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A. 

ABDUCTED PERSONS (RECOVERY 
AND RESTORATION) CONTI-
NUANCE BILL, 1956: 
See under "Bill (s) ". 

,. ABDULLABHAI, MULLA: 
Half-an-hour discussion re Em-

ployees' Provident Fund Act. 
Vol. V, 10193-95. 

Indian Post Office (Amendment) 
Bill: 
Consideration of clauses. 

Vol. VIII, 5222-24, 5227. 
Motion for Adjournment: 

Bomb explosions in Delhi. 
Vol. VIII, &182. 

Newspaper (Price and Page) Bill 
(as passed by Rajya Sabha): 
Motion to consider. 

Vol. VIII, 4846. 
Resolution re enquiry into working 

of Income-tax Department. 

Resolution re 
Plan. 

ABm ALI, SHaI: 

Vol. V, 9M5. 
Second Five Year 

Vol. V, 9489. 

Annual Reports and Audit Reports 
on the Accounts of Damodar Val-
ley Corporation for 1952-53 and 
1953-54 -- Laid on the Table. 

Vol. I. 42-43. 

ABID ALI. SHRI: contd. 
Bihar and West Bengal (Transfer of 

Territories) Bill: 
Consideration of clauses. 

Vol. VII, 3185. 
Business of the House. 

Vol. X, 2322. 
Calling Attention to Matter of 

Urgent Public Importance: 
Lock-out in cashew-nut factori8l. 

Vol. V, 9417. 
Strike in Indian Aluminium Co., 

Ltd., Alwaye. 
Vol. VIII, 534a. 

Demands for Grants, 1956-57 per-
taining to the Ministry of Labour 
and motions to reduce the 
Demands. 
Vol. nI, 4883, 4894-4904, 4815, 

4916, 4921. 
Demands for Supplementary Grants, 

1956-57 pertaining to Tranvan-
core-Cochin State and motion. to 
reduce the Demands. , 

Vol. VIII, 4610-11. 
Employees' Provident FundI 

(Amendment) Bill: 
Motion for leave to introduce. 

Vol. IX, 854-55. 
Factories (Amendment) Bill 

(Substitution of .ection 59: bll 
Shrimati Renu ChakravaTttIl): 
Motion to consider. 

Vol. II, 3543-43, 3547. 
HaIf-an-hour discussion re: 

Annual Report and Audited Ac- Coal Mines Provident Fund. 
t.. counts of the Employees' State Vol. VIII, 5016, 5017, 5018-25. 
~I~: Insurance Corporation for the year ""26 

:.. 1953-54-Laid on the Table. Employees' Provident Fund A: .. 
Vol. I. 972. Vol. V, 10195-97 . 

. ... _._-_._---._--------- ---_._---_._- ---_ .. _ .. __ .. 
'~, 109 LSD.-l 
"~ 
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ABID ALI, BHRI: c()1'l.td. 

Indian Railways (Amendment) Bill 
(Omission of section 71A bll Shri 
Nambiar): 
Motion to consider. 

Vol. II, 2196. 
Industrial Disputes (Amendment) Bill 

(as passed by Rajya Sabha): 
Motion to consider. 

Vol. VII, 3831-32, 3835, 3840-43. 
Motion to pass. 

Vol. VII, 3843. 
Industrial Disputes 

and Miscellaneous 
Bill: 
Motion to consider. 

(Amendment 
Provialons) 

Vol. VI, 529, 530, 533, 598, 804-
18,842. 

Consideration of clauses. 
Vol. VI, 667. 700, 770-71, 783-96. 

Mines (Amendment) Bill (Amend-
ment of items 33 and 51: by Bhri 
T. B. Vittat Rao): 
Motion to consider. 
Vol. V. 8913, 8920-25, 8926, 8927. 

Motor Transport Labour Bill (btl 
Shri A. K. Gopalan): 
Motion to consider. 

Vol. X, 2189, 2191, 2198-94. 
Motor Vehicles (Amendment) Bill 

(Suf,)stitution of section 85, etc. 
btl Shri T. B. Vittal Rao): 

Motion to consider. 
Vol. I, 936-40, 941. 

Revised estimates for 1955-56 and 
budget estimates for 1956-57 ot 
Employees' State Insurance Corpo-
ration-Laid on the Table. 

Vol. V, 7845. 
Statement Ttl action on the conven-

tion and recommendations adopted 
by the I.L.C.-Laid on the Table. 

Vol. X, 1920, 1921. 
Summary of proceedings of the Fifth 

Session (August, 1956) of the 
Industrial Committee on Coal 
Mining-Laid on the Table. 

Vol. IX, 389. 
Summary of proceedings ot the 

tlfteenth Session (April, 1956) of 
the Standing Labour Committee-
Laid on thl! Table. 

Vol. WI, 5341-42. 

ABID ALI, SHRI: c()1'l.td. 
Unemployment Relief Bill (bit Shri 

V. P. NayaT): 
Motion to circulate. 

Vol. VII, 2883, 2893, 2905-09, 2910. 
Working Journalists Wage Board 

Rules, lOSS-Laid on the Table. 
Vol. VII, 3413. 

ABOLITION OF ADOPTION BILL 
(BY SHRI S. V. RAMASWAMY): 
See under "Bill( s}". 

ABSENCE, LEAVE OF: 
See ''Leave of Absence". 

ABSENCE OF MEMBERS: 

List of names of Membera who were 
continuously absent from the sit-
tings of the House for 15 days or 
more during the Eleventh Session, 
1955-Laid on the Table. 

Vol. II, 2789. 
See also "Leave of Absence". 

ABSENCE OF MEMBERS FROM THE 
SITTINGS OF THE HOUSE, COM-
MITTEE ON: 
See "Committee on Absence ot 

Members from the Sittings of the 
House" under "Commi ttee (s) I 
Parliamentary". 

ABU POLICE TRAINING CAMP: 
Demands for Grants, 1956-57: 

Pollce: 
Motion to reduce the Demand: 

Method of training ot police 
officers in --, 

Vol. III, 4938-58, 4961-5028, 
5033, 5051-5110, 5113-28. 

ACCIDENTS, AIR: 
See "Air accidents". 

ACCIDENTS, IRRIGATION AND 
POWER PROJECT: 
See "Irrigation and Power Project 

Accidents". 

ACCIDENTS, RAILWAY: 
See ''Railway accidents". 
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:ACCIDENTS, ROAD: 
S~ "Road Accidenta". 

~ 

ACCOUNTS: 
Appropriation Accounts (Civil) 

1952-53 and Audit Report 1954 
Part II-Laid on the Table. 

... Vol. II, 2855-56. 
Appropriation Accounts (Civil) 

1952-53 and the Audit Reports, 
1954, Commercial Appendix to-
Laid on the Table. 

Vol. II, 28&5-56. 
Appropriation Accounbl (Posts and 

Telegraphs), 1953-54 and Audit 
Report, 1956-Laid on the Table. 

Vol. II, 2529. 
Appropriation Accounts etc.. De· 

fence Services) 1953-54 snd Audit 
Report, 1956-Laid on the Table. 

Vol. I, 1'75-'76. 

ACHAL SINGH, SETH: 

Agricultural Produce (Development 
and Warehousin«) Corporations 
Bill: 
Motion to consider. 

Vol. V. 7934-36. 
Central Sales Tax Bill: 

Motion to consider and amendment 
to refer to Select Committee. 

Vol. X, 1947-49. 
Constitution (Teflth Amendment) 

Bill: 
Motion to refer to Joint Commit-

tee. 
Vol. V. 7774-76. 

Motion to consider as reported by 
Joint Committee and amend-
ment to cf"fulate. 

. Vol. V, 9940-42. 
Demands for Grants, 1956-67 per· 

tainina to the Ministry of Com· 
munications and motions to reduce 
the Demands. 

Vol. II, 3388-71. 
Demands for Grants, 1956-57 per-

taining to the Ministry of Defence 
and motions to reduce the 
Demands. 

Vol. n, 8312. 

ACHAL SINGH, SETH: COfttd. 
Electricity (Supply) Amendment 

Bill, 1956: 
Motion to refer to Select Commit-

tee. 
Vol. W, 3303-04. 

Faridabad Development Corporation 
Bm: 
Motion to cOD.icier. 

Vol. IX, 1024-27. 
General discussion of the Railway 

Budget, 1956-117. 
Vol. II, 1881-88. 

Indian Tariff (Amendment) Bill: 
Motion to consider. 

Vol. IX,l'1'1-79. 
Industries (Development and Rep· 

I.tion) Amendment Blll: 
Motion to consider. 

Vol. IX, 248-tl. 
Representation of the People 

<Second Amendment) Bill: 
Motion to consider as reported by 

Select Committee. 
Vol. V, 8458-61. 

Standards of Weipts and MealUres 
Bill: 
Motion to consider as reported by 

.Joint Committee. 
Vol. X, 2235-36. 

Women's and Children's IDltitu-
tions Licensing Bill (bll Shrimcztl 
Kamtendu Mati' Shah) : 
Motion to pus, as amended. 

Vol. X. 2185-87. 

ACHINT RAM, LALA: 
Administration of Evacuee Property 

(Amendment) Bill: 
Motion to consider and amend-

ment to refer to Select Commit-
t~. 

Vol. IX, 1074-78. 1080. 
Demands for Granta, 1956-57 per-

taining to the Ministry of Exter-
nal Affairs and motions to reduce 
the Demands. 

Vol. III, 3639-47. 
Demands tor Grants. 1956-1S7 per· 

taining to the Ministry ot Rehabili-
tation and motions to reduce the 
Demands. 

Vol. In, 3889, 3924-36, 3956, 4061. 
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ACHINT RAM, LALA: conte!. 
Faridabad Development Corporation 

Bill: 
Motion to considt!l'. 

Vol. IX, 900-05, 1022, 1031. 
General discussion of the Railway 

Budget, 1956-57. 
Vol. II, 1649-54. 

Government Premises (Eviction) 
Amendment Bill: 
Motion to consider as reported by 

Select Committee. 
Vol. Vli, 4054, 4057, 4060, 4064, 

4077-80. 
Motion re Displaced Persons (Com-

pensation and Rehabilitation) 
Rules. 
Vol. VII, 3982-88, 4006, 4028, 4031. 

States Reorganisation Bill: 
Motion to refer to Joint Commit-

tee. 
Vol. IV, 6279, 6365-69, 6470. 

Motion to consider as reported by 
Joint Committee. 
Vol. VI, 1401-02, 1408-15, 1452. 

ACHUTHAN, SHRI: 
Centl'al Sales Tax Bill: 

Motion to consider and amendment 
to refer to Select Committee. 

Vol. X, 1959. 
Motion to pass, as amended. 

Vol. X, 1972-74. 
Demands for Grants, 1956-57 per-

taining to the Ministry of Com-
merce and Industry and motions 
to reduce the Demands. 

Vol. III, 5201. 
Demands for Grants, 1956-57 per-

taining to the Mini'Stry of Home 
Affairs and motions to reduce the 
Demands. 

Vol. III, 4952-57, 5087. 
Demands for Grants, 1956-57 per-

taining to Travancore-Cochin State 
and motionll to reduce the 
Demands. 

Vol. V, 8337-38. 
Demands for Supplementary Grants 
. 1956-57 pertaining to Travancore-

Cochin State and motionll to 
reduce the Demands. 

Vol. VIII, 4581-38, 4813. 

ACHUTHAN, SHRI: contd. 
Finance Bill: 

Motion to consider. t 
Vol. IV, 5692. ' 

Consideration of clauses. . . 
Vol. IV, 6001, 6013-16. I 

General discussion of the General 
Budget, 1956-57. ..i-

Vol. n, 2687, 26B!. 
General discussion of the Railway 

Budget, 1956-57. 
Vol. II, 1715-20 .• 

General discussion of the Travan-
core-Cochin Budget, 1956-57. 

Vol. V, 817S-79. 
Half-an-bour discussion re develop . 

ment of mineral resources 0 
Kerala. • . 

Vol. IX, 1913. 
Hindu Minority and Guardianship 

Bill (as passed by Rajya Sabha): 
Motion to pass, as amended. 

Vol. VI, 229-31. 
Indian Coconut Committee (Amend-

ment) Bill: . 
Motion to consider. 

Vol. VII, 3775-82. 
Indian Institute of Technology 

(Kharagpur) Bill: 
Motion to consider and amendment 

to refer to Select Committee. 
Vol. VII, 4514. ... 

Indian Medical Council Bill (as 
passed by Rajya Sabha): 
Motion to consider. \, 

Vol. X, 2383, 2400-04. 
Indian Penal Code (Amendment) 

Bill (Amendment of section 429: 
by Pand!t Thakur Das BOOr- • 
{lava} : 
Motion to consider. .It 

Vol. IV, 5843·44. 
Ind;an Tariff (Amendment) Bill: 

Motion to consider. . 
Vol. IX, 189-92. 

Industrial Disputes (Amendment and 
Miscellaneous Provisions) Bill: 
Consideration of clauses. 

Vol. VI, 689, 706-09. 41 
Inter-State Water Disputes Bill (as 

paslled by Rajya Sabha): 
Motion to consider. 

Vol. VII, 3001-02. 
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ACHUTHAN, SHRI: conte!. 

Kerala State Legislature (Delegation 
of Powers) Bill: 
Motion to consider. t Vol. X, 3562, 3571-74. 

l Life Insl1rance (Emergency Provi-
l sions) Bill: 

Motion to pass, as amended. 
Vol. I, 1560-6l. 

-.. Motor Transport Labour Bill (by 
Shri A. K. Gopalan): 
Motion to consider. 

Vol. X, 4015, 4019-22. 
., Multi-unit Co-operative Societies 

(Amendment) Bill (as passed by 
Rajya Sabha): 

r Motion to consider: 
~.~ Vol. VII, 3350, 3351, 3351-52. 
) National Highways Bill: 

• .. 

Motion to consider. 
Vol. VII, 3131-34. 

Newspaper (Price and Page) Bill (as 
pasesed by Rajya Sabha): 
Consideration of clauses. 

Vol. VIII, 4884-85. 
Representation of the People (Mis. 

cellaneous Provisions) Bill: 
Motion to pass. 

Vol. X, 3491-92. 
Representation of the People 

(Second Amendment) Bill: 
Motion to consider as reported by 

Select Committee. 
Vol. V, 8477. 

Resolution re control and regulation 
of production and exhibition of 
films. 

Vol. VII, 3745--47. 
t Resolution re President's proclama-

tion re Kerala. 
Vol. IX, 1764-69, 1786. 

Resolution re President's proclama-
tion re Travancore Cochin. 
Vol. III, 3787, 3817, 3833-37. 

. Vol. VIII, 5063, 5084, 5090, 5094, 

5195, 5200-08. 
"River Boards Bill 

~\ Raj~a Sabha): 
·;l~ Motion to pass. 

(as passed by 

Vol. VII, 2975. 
~ ------------------------

-------------_. -
ACHUTHAN, SHRI: contd. 

Standards of Weights and MeuU1'8l 
Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. X. 2~2. 

State Financial Corporations 
(Amendment) Bill: 
Motion to consider. 

Vol. VII, 4287-88, 
Motion to pass, as amended. 

Vol. VIII, 4910-72. 
States Reorganisation Bill: 

Motion to refer to Joint Commit-
tee. 

Vol. IV, 6125-34. 
Motion to consider as reported by 

the Joint Committee. 
Vol. V, 1099. 

Consideration of clauses. 
Vol. VI, 1802-06. 

Vol. VII, 2258, 2271, 2309-11, 
2341--43. 2361: 2449--51, 2453--
55. 

Suppression of Immoral Tramc in 
Women and Girls Bill: 
Motion to consider as reported by 

the Select Committee. 
Vol IX, 1539. 

Territorial Army (Amendment) Bill: 
Motion to consider. 

Vol. IX, 877-78. 

Travancore-Cochin State Legislature 
(Deleption of Powers) Bill: 
Motion to consider and amead-

ments to circulate and to refer 
to Select Committee . 

Vol. V, 9732, 9737, 9742--415. 
Consideration of clauses. 

Vol V, 9752. 
ACID(S) 

See "Chemicals". 
ACQUITTANCE ROLL REGIS-

TER(S): 
Demand(s) for Grant(s), 1956-57: 

Other Civil Works: 
Motion to reduce the Demand: 

Failure to take the attendance 
of work-charged in the 
Horticulture Circle on -. 
Vol. III, 4321-53, 4358, 

4361-96, 4400-16. 
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ADJOURNMENT MOTION (8) : 
See "M·otion (8) for Adjournment": 

ADMINISTRATION OF EVACUEE 
PROPERTY (AMENDMENT) BILL, 
1956: 
See under "Bil1(s)". 

ADMINISTRATION OF EVACUEE 
PROPERTY (AMENDMENT) 
ORDINANCE, 1956: 
See UIMteI' ''OrcUnance(s)''. 

ADMINISTRATION OF EVACUEE 
PROPERTY (CENTRAL) RULES, 
1950: 
NotUu:ation making amendment to 

- Laid on the Table. 
Vol. VI, 1119. 
Vol. IX, 1120. 

ADMINISTRATION OF JUSTICE: 
See "Justice, Administration of". 

ADMINISTRATIVE REFORMS: 
Appleby Report on re-examination 

of India's administrative system 
etc.-Laid on the Table. 

Vol. VII, 3084. 

ADMINISTRATIVE SDVlCE. 
INDIAN: 

See "IncMan Adminiamltige Service". 

ADMINISTRATIVE 
DIVISION: 

VIGILANCE 

Report of -- for the period ending 
318t March. 1956-Laid on the 
Table. 

Vol. V, 10026. 

ADONI: 
Demanda for Grants, 1956-57: 

Archaeology: 
Motion to reduce the Demand: 

Failure of the Government to 
preserve in proper condition 
ancient monuments lUte 
Jama Masjid at -- in 
Andhra State. 

Vol. III, 5388--5423, 5427, 5428-82. 
Failure to maintain in proper 

condition ancient monument 
called Venkanur Bhavi in 
-- and Halvi of Adoni 
Taluq. Andhra State. 

Vol. nI, 11388--5423, 5427, 5428-82. 

ADONI: contd. 
Demands for Grants, 1958-117-Rail-

ways: . 
Railway Board: 

Motion to reduce the Demand~ 
FaUure to construct a ne 

railway line from Sirugupp 
iu Mysore State to Kurnool 
in Andhra via __ and I 

YemDllganur. 
Vol. II. 18~1932, 1940. 1970-204Cl. 

Failure to eonstruct retiring 
rooms at -- Railway 
Station of Southern Railway .• 

Vol. II. 1899-1932, 1940, 1970-2040. 

AERODROMES: 
Demands for Grama, 1956-57: .til 

Aviation: -. 
Motion to reduce the Demand: 

Opening of dispensaries at all 
major airports. 

Vol. II. 3325-85, 3394, 3396-3449. 
Other Civil Works: 

Motion to reduce the Demand: 
Need for counting of service 

rendered under State PWDs 
at Bhopal, Lalltpur, and Jai-
pur airfields of those work-
charged staft who were 
transferred along with the 
work to the CPWD. 

Vol. III, 4321-53. 4357, 4361-
96, 4400-16. 

AERODROME OPERATORS: 
Demands for Grants. 1956-57: 

Aviation: , 
Motion to reduce the Demand: -

Abolltion of written examina-
tion of -- for crossinl 
eCficiency bar. 

Vol. II, 3325-8G, 3393, 3396-3449. 
Increase in the percentage o~ 

selection posta in - 'l1'ade 
from 15 per cent to 26 per 
cent. 

Vol. ll, 3326-85. 3394, 3398-8449. 

AFRICA-
President's Addrell: • 

Colonial rule in -. Gold. Cou. 
and Malaya. • 

Vol. I, 13. 
(In Hindi) 4. 

.-- -.- . ----------._---------_._._--------------
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AFRICA: contd. 
Resolution ,.e representation of 

African and Asian nationa in 
U.N.O. 

Vol. VI, 488-86, 2158-2218. 

AFRICA, SOUTH: 
Demands for Grants, 1.58 .. 117: 

External Aftairs: 
Motion to reduce the Demand: 

Apartheid policy of South 
Abica Govemment vu-a-
~iI Indiana. 

VoL III. 3600-88, 3889-3'708, 
372~3, 3784-75. 

AGARAWAL. SHRI H. L.: 

General discussion of the OeDeral 
Budget. 1856-57. 

VoL II, 2728-35. 

AGARTALA: 

Demands for Grants, 1958-57: 
Capital Outlay of the Ministry of 

Rehabilitation: 
Motion to reduce the Demand: 

Meed to ,ive aid to --
Municipality to build the 
Bar-tala Bazar erected by 
displaced persons at--
Tripura. 

Vol. III, 3871-3916, 3919-57, 4014-94. 
Forest: 

Motion to reduce the Demand: 
Need to set up a WOmen'. 

Food CoUncil at -- for 
establishing Annapurna 
restaurants. 

Vol. III, 4704, 01706, 4708-30, 
4737, 4743-4810. 

Ministry of Labour: 
Motion to reduce the Demand: 

Need to provide 
Municipallty with grants for 
aonatr....wa. hO\l8e. 1m hati-
jana. 

Vol. Ill, 4827-87, 4&88, 4IM-4933. 

Need to provide aiel to Agar-
tala Munte1pellt1, Tripura 
for construcUGftr of Shaded 
8tanels fOr rickshaW pullers 
b1. 

Vol. m, 482'1--87, 4888, UIM-4933. 

AGARTALA: coned. 
DBMANDS FOR GRANTS, 11l1-l'i: 

eontd. 
Ministry of Labour: contd. 
Motion to reduce the DemaD4: 

contd. 
Need to provide funds for im-

proving the condition. 01 
the State-owned Electric 
Supply Company of Acar-
tala, Trlputa. 
Vol. m, 4827-8'1, ... 
48M--4931. 

'l'tipura: 
Motion to reduce the Demand: 
Corruptlon in Trafftc Police of -. 
Vol. III, <1838-68, 4881-

5028, 5043. 5051-5110, 1113-
21. 
Failure to provide necelsary 
Government aid to Tribal 

Boardinl House of Abbai 
Natar, Aprtala eltablished 
by tribal people. 

Vol. III, 4938-58, 4961-502S, 
5042, 5051-6110, 6113-28. 
Need tor a public park in 

Agartaia Town for holding 
pUblic meetinp. 

Vol. III, 4938--68, 9641-6020, 
5037, 5051-5110, 5113-28. 

Need for a town hall in A,ar-
tala Town. 

Vol. m, 4938--58, 4981-6028, 
5037, 5051-5110, 5113-28. 
Need for opening technical 

training schools at --. 
Vol. III, 4938-58, 4961-6028, 
5049, 5051-6110, 511a--.zS. 

Need to settle the issue of. 
Bar-tala Baar ot -. Tn-
pura. 

Vol. III, 4938--58, 4961-6028, 
5038, 5051--6110, 1113-28. 

Need to start a Government 
store at -- for 8upplymc 
motor car parts. 

Vol. m, 4938--58, 4981--ao28. 
Need to stop the use of ua-

suitable bric:ks in coPatruc-
tion of Asartala-Kalacbara 
and Acartala Sodanura 
Roada in Tripura. 

Vol. Ill, 4938-58, 4981--1018, 
1Ote, 5051-5110, 611J..-a. 
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AGARTALA: contd. 
Half-an-hour DiseUision,.. flood-

aJ!ected displaced persons in --. 
Vol. vn, 3394-3408. 

See also ''Tripura''. 

AG3A: 
Demands for Grants, 1956-57: 

Defence Services, Effective-:-
Army: 
Motion to reduce the Demand: 

Need for declaring -- as 'B' 
class area for the purpose of 
granting house rent and city 
compensatory allowance to 
the Army personnal. 

Vol. II, 3180-3243, 3249, 3253--3S14. 
Demands for Grants, 1956-57-Rail-

ways: 
Ordinary Working Expenses-

Operating St.at!: 
Motion to reduce the Demand: 

Lack of coordination bet-
ween pnera). administration 
regarding connections at 
junctions such as Mathura, 
Bhopal and -- etc. 

VoL n, 2134-56,2162-64, 
2251-85. 

AGRAWAL., SHRI M. L. 
Calling Attention to Matter of Ur-,ent Public Importance: 

Railway workers' strike at Kh.· 
ragpur and Kazipet Junctions. 

Vol. V, 9241-42. 
Criminal Law Amendment Bill (bll 

Shr: M. L. Agrawal): 
Motion for leave to introduce. 

Vol. n, 3538. 
Motion to consider. 

Vol. VII, 4345-89, 41'71, 4388. 
Vol. xx. 921, 975-79. 

Amendment to circUlate. 
Vol. IX, 975-79. 

Motion for Adjournment: 
Railway workers' strike at 

Kharagpur and Kazlpet junc-
tions. 

Vol. V, 9241-42. 
Representation of the People 

(Second Amendment) Bill: 
Consideration of claUies. 

Vol. V, 8534, 8543-45. 8582-83, 
8574, 8576. 8586-88, 8731-

Q, 8736-40. 

--_._---_.--_._ .... _-
AGRAWAL, SHRI M. L.: contcl. 

Suppression of Immoral Tramc in 
Women and Girls Bill: 
Consideration of clauses. 

Vol. IX. 1568-70, 1574-75. 
1576-77. 

AGREEMENT(S) : 
Agreement between India and U.K. 

on avoidance of double taxation-
Laid on the Table. 

VoL I, 574-75. 
Agreement between 1he President 

of India and the Government of 
Jammu and Kashmir-Laid on 
the Table. 

. Vol. I, 5'74-75. 
Agreement on the Canada-India 

Colombo Plan Atomic Reactor 
. Project and messages exchanged 
between thP Prime Ministers of 
Canada and India and statement 
thereon-Laid on the Table. 

Vol. V, 7719. 
Demands for Supplementary 

Grants, 1956-57: 
Ministty of Natural Resources 

and Scientific Research: 
Motion to reduce the Demand: 

Need to revise the oil agree· 
ments now in force. 

Vol. X, 3237-41, 3242, 
3243-58. 

Principal and Supplemental Agree-
ments between Governor of 
Rajasthan and Reserve Bank of 
India-Laid on the Table. 

Vol. X, 3891. 
Treaty of Cession of certain French 

Establishments-Laid on the 
Table. 

VOl. V, 9711. 

AGRICULTURAL EQUIPMENT: 

Demands for Grants, 1956-5'7: 
Industries: 

Motion to reduce the Demand: 
Hi.h prices of iron and steel 

needed for agricultural pur-
poses. 

Vol. m, 5195-5217, 5222, 
6223-32, 5237-S303, 
. 11388--815. 
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AGRICULTURAL INCOME-TAX 
AND SALES TAX: 

Demands for Grants, 1956-57-Tra-
vl:lncore-Cochm: 

Vol. V, 8260, 831~6, 
tl349. 

Demands for Grants on Account, 
1956-57-Travancore-Cochin. 

Vol. III, 3853. 

AGRlCUL TUR_\L INDEBTEDNESS: 

Travancore-Cochin Indebted Agri-
cUlturist's Relief Act, 1958-Laid 
on the Table. 

Vol. VIII, 6793. 

AGRICULTURAL INFORMATION: 

Demand .. for Grants, 1956-57: 
Ministry of Food and Agriculture: 

Motion to reduce the Demand: 
Dissemination of-. 

Vol. III, 4704-05, 4706-30, 
4733, 4743-4819. 

AGRICULTURAL PRODUCE (DEVE-
LOPMENT AND WAREHOUSING) 
CORPORATIONS BILL: 

Statement containing corrigendum 
to the· Financial Memorandum 
appended to the Bill-Laid on the 
Table. 

Vol. IV, 7387. 

See also under "Bill(s)". 

AGRICULTURAL PRODUCE (DEVE-
LOPMENT AND WAREHOUSING) 
CORPORATIONS RULES: 

Laid on the Table. 
Vol. IX, 218. 

AGRICULTURAL PRODUCTION: 

Presentation of General Budget: 
Increase in -- during 1955·56. 

Vol. I, 1178-79. 

AGRICULTURAL RESEARCH, 
INDIAN COUNCIL OF: 

Motion re election to the --. 
Vol. VIl1, 11818 

AGRICULTURAL RESEARCH INS-
TITUTE, INDIAN: 

Demands for Grants, 1956-57: 
Agricul ture: 

Motions to reduce the Demand: 
DisaUowing the formation ot 

trade union of the worker::; 
in the-. 

VoL III, 4704, 47011, 4706-30. 
4740, 4743-4815. 

Failure of opportunity to 
monthly paid labour or casual 
labour iIi the -- for defend-
ing themselves before they 
are penalised. 

Vol. III, 4704, 4705, 4706-30, 
4742, 4743-4819. 

Failure to allow 15 days' 
casual leave in a year to the 
monthly-paid Labour in 
the --. 

Vol. III, 4704, 4705, 4706-30, 
4740, 4743-4819. 

l'-ailure to confirm the monthly· 
paid labour in services in 
the --. 

Vol. III, 4704, 4705, 4706-30, 
4741, 4743-4819. 

FaIlure to convert the daily· 
paid labour to monthly-ratcQ 
workers in the --. 

Vol. Ill, 4704, 4705, 4706-30, 
4741, 4743-4819. 

Failure to designate tnt' 
monthly-paid labour accord-
ing to their nature of work, 
such as plough men, milk-me'. 
etc., in the --. 

Vol. III, 4704, 4705, 4706-30, 
4741, 4743-4819. 

~'ailure to extend Workmen's 
Contributory Provident Fund 
to the monthly-paid labour in 
the --. 

Vol. III, 4704, 4705, 4706-30, 
4741, 4743-4819. 

Failure to form Works Com-
mittee in the -- as requir-
ed under Section 3 of the 
Industrial Disputes Act, 
1947. 

Vol. III, 4704, 4705,.4706-30, 
4742, 474S-481~. 
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AGRICULTURAL RESEARCH INS-
TITUTE, INDIAN: contd. 
Demands for Grants, 1956-57: contd. 
Agriculture: contd. 
Motion to reduce the Demand: 

contd. 
Failure to give any medical· 

facilities to the monthly-
paid labour in the --. 

Vol. Ill, 4704, 4705, 4708-30, 
4741, 4743--4819. 

Failure to give weekly off to 
the monthly-paid labi.lur in 
the --. 

Vol. III, 4704, 4705, 4706-30, 
4740, 4743--4819. 

Failure to pay any gratuity 
to the retrenched workers 
in the -- as required 
under the Industrial Dis-
putes Act. 1147. 

Vol. III, 4704, 4705, 4708-30, 
4742, 4"143--4819. 

Failure to prescribe any time 
scale fOr monthly-paid 
labour of the --. 

VcH. III, 4704, 4705, 4708-30, 
4741, 4743--4819. 

Need to grant discharge certi-
ficates to the workers who 
are retrenched in the --. 

Vol. III, 4704, 4705, 4708-30, 
4741, 4743--4819. 

Victimisation of monthly-paid 
labour and daily labour fol' 
trade union activities in 
the --. 

Vol. III, 4704, 4705, 4708-30, 
4740, 4743--4819. 

AGRICULTURAL TRAINING: 
Demands for grants, 1958-57: 

Agriculture: 
Motion to reduce the Demand: 

Need for training the farmers 
in crop variation in the 
State of Tripura . 

. Vol. III, 4704, 4705, 470b-
30, 4739, 4743--4819. 

Need to start a basic agricul-
tural training centre in 
Tripura. 

Vol. III, 4704, 4705, 4706-30, 
4738, 4743-4819. 

AGRICULTURE: 

Demands for Grants, 1956-57: 
Agriculture. 

Vol. III, 4705, 4706-29, 4738-
42, 4743-4819, 4820. 

Motion to reduce the Demand: 
Disallowing the formation of 

trade union of the workers 
in the I.A.R.I. 

Vol III, 4704, 4705, 4706-10, 
4740, 4743-4819. 

Excessive charge. realiJed by 
the Government for recla-
mation of land by the Cen-
tral Tractor Organisation 
resulting in difllculties to 
poor peasants - whose lands 
are auctioned in case the 
peasants fail to pay ihese 
charges. 

Vol. ill, 4704, 4705, 4708-30, 
4739, 4743--4819. 

Failure of opportunity to 
monthly-pail labour Or casual 
labour in the Indian Agricul-
tural Research Institute for 
defendine themselves before 
they are penaliaed. 

Vol Ill, 4704, 4705, 4708-30, 
4742, 4743-4819. 

Failure to allow 15 days' casual 
leave in a year to the month-
ly paid labour in the I.A.R.I. 

Vol. III, 4704, 4705, 4706-10, 
4740, 4748-4819. 

Failure to confirm the monthly-
paid labour in services 10 the 
Indian Agricultural Research 
Institute. 

Vol.. III, 4704, ~705, 4706-30, 
4741, 4743-f819. 

Failure to convert the daily-
paid labour to monthly-rated 
workers in the Indian Api-
cultural Beaearch Institute. 

Vol. III, 4704, 4705, 4708-$0, 
4741, 4743-4818. 
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AGRICULTURE: cootd. 
Demands for Grants, 1956-57: coutd. 
Motion to reduce the Demand: 

contd. 
Failure to designate the month-

ly-paid labour according to 
their nature ot work, such as 
ploughmen, milkmen etc., in 
the Indian Agricultural 
Researt:h Institute. 
Vol. III, 4704, 4705, 470~30, 

4741, 4743-4819. 
Failure to extend workmen's 

Contributory provident fund 
to the monthly-paid labour 
ill the Indian Agricultural 
Research Institute. 
Vol. III, 4704, 4705, 4706-30. 

nt1, 414J..-.4819. 
.'ailure to form Works Com-

mittee in the Indian Agricul-
tural Research Institute as 
required under section 3 of 
the Industrial Disputes Act, 
1947. 

VoL. III, 4704, 4705, 4706-30, 
4742, 4743-4819. 

Failure to give any medical 
facilities to the monthly-paid 
labour in the Indian Agricul-
tural Research Institute. 
Vol. m, 4704. 4705, 4706-30. 

4741, 4743-4819. 
Failure to give weekly Ilff to 

the monthly-paid labour in 
the I.A.R.I. 

Vol. m, 4704, 4705, 4706- 30, 
4740, 4743-4819. 

Failure to grant taccavi loans 
to the poor peasants in Bho-
pal whose lands have been 
reclaimed by· the Central 
Tractor Organisation. 
Vol. III, 4704, 4705, 4706-30, 

4739, 4743-4819. 
Failure to pay any gratuity to 

the retrenched workers in the 
Indian Agricultul'al Research 
Institute as required under 
the Industrial Disputes Act. 
1947. 

Vol. m, 4704, 4705, 4706-30, 
. 4742. 4743-4819. 

Failure to pay compensation to 
peasmts whose lands were 
acquIred by the Union over 
-------------- ---

AGRICULTURE: cootct. 
Demands for Grants, 1856-57; contd. 
Motion to reduce the Denland: 

CORtci. 

two years ago for the Inti-
kheri Farm, Bhopal. 

Vol. III, 4704, 4705, 4706--30, 
4739, 4743-48111. 

Failure to prescribe any time-
scale for monthly-paid labour 
of the Indian Agricultural 
Research instItute. 
Vol. III, 4704, 4705, 4706--30, 

~741, 4743-4819. 
Need for' establishing a unit of 

the Central Tractor Or,anisa-
tion in Chotanagpur. 

Vol. III, 4704, 4705, 4706-30, 
4740, 4743--4818. 

Need for providing financial aid 
for starting fisheries in tribal 
areas of Chotanagpur. 
Vol. III, 4704, 4705, 47~6-30, 

4740, 4743--4819. 
Need for training t}\e farmers 

In crop variation in the State 
of Tripura. 

Vol. III, 4704, 4705, 4706-30, 
4739, 4743-4819. 

Need to encourage corn flour 
growing in the State. 
Vol. III, 4704, 4705, 4706--30, 

4739, 4743-4819. 
Need to encourage the farmers 

willing to develop marshy 
land, by providing proper 
drainage. 

Vol. III, 4704, 4705, 4706-30, 
4'138, 4743-4819. 

Need to grant discharge certi-
ficates to the workers who are 
retrenched in the I.A.R.I. 
Vol. III, 4704, 4705, 4706--30, 

4741, 4743-4818. 
Need to grant house rent allow-

ance to the monthly-paid 
labour who are not provided 
with any Government accom-
modation. 

Vol. III, 4704, 4705, 4706-30, 
4740, 4743-4819. 

Need to make proper survey of 
the water resources in the 
backward areas of Udayarpa-
layam, Perambalur and 
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AGRICULTURE: contd. 
Demands for Grants, 1956-57: c01/.ta. 
Motion to reduce the Demand: 

contd. 

Musirt Taluks of Tiruchi Dis-
tnct in Madras State. 
Vol III. 4704, 4705, 4706---30, 

. 4743-60. 4761-4ll19. 

Need to start a basic agricul-
tural training centre in 
Tripura. 

Vol. III, 4704, 4705, 4706-30, 
4738, 4743-4819. 

Negligence of the Central Trac-
tOr Organisation in regard to 
the reclamation of lands 
belonging to the poor peasants 
in Bhopal. 

Vol. III. 4704, 4705, 4706--30, 
4739, 4743-4819. 

Policy adopted by Government 
in giving financial and other 
facilities to the agriculturists. 
Vol. III, 4704, 4705, 4706---30, 

4743-60, 4761-48]9. 

Victimisat:onof monthly-paid 
labour and· daily labour for 
trade union activities in the 
lA.R.I. 
Vol. III. 4704, 4705, 4706-.30, 

4740, 4743-4819. 

Ministry of Labour: 
Motions to reduce the Demand: 

Necessity of early implemen-
tation of the Minimum 
Wages Act for all agricul-
tural labour in the country. 

Trlpura: 

Vol. III, 4827-87, -l1l1l9, 
"94-4933. 

Motion to reduce the Demand: 
Need to provide the agricul-

tural loan to displaced 
persons before plough: t: I{ 
season. 

Vol III, 4938-58, 4961-5028, 
5044.5051-5110,5118--28. 

Demands for Grants on Account, 
1958-57. 

Yo1. II, 2219, 2227. 

AGRICULTURE: contd. 
Demands for Grants, 1956-57; con~. 
Motions to reduce the Demand: 

contd. 
Demands for Grants, 1956-57-Tra· 

vancore-Cochin: 
Vol. V, 8264. 8274, 8285-86, 

8295-96, 8305, 8314-47, 8348. 
Motions to reduce the Demand: 

Condition of work of menial 
staff of the Fisaeries Depart-
ment. 

Vol. V, 8275, 8314-46. 
Disapproval of policy regard-

ing the development of marine 
fisheries. 

Vol. V, 8286, 8314--48 
Disapproval of policy regard-

ing the problems of the fish-
ermen. 

Vol. V, 8287, 8314-46. 
Failure of the Department to 

do research to fix alcohoUc 
content of toddy at a low 
percentage as In beer. 

Vol. V. 8307. 8314-46. 

Failure of Government in 
evolving disease-resistant 
strains of plants. 

Vol. V, 8299. 8314-46. 
Failure of Government to do 

adequate research to evolve 
higJier-yielding strains of 
sugarcane paddy. etc. 

Vol. V, 8299. 38~4--46. 
Failure of Government to 

exploit the vast resources of 
the wage bank. 

Vol. V. 8287, 8314-46. 
Failure of Government to have 

a eystem of coastal communi-
cations etc. to give timely 
warning to fishermen. 

Vol. V, 8279. 8314-46. 
!'allure of Government to start 

a veterinary college. 
Vol. V, 8306. 8314-46. 

!'allure of Government to suit-
ably advise cultivators in pre-
venting diseases of arecanut 
and banana plants. 

Vol. V. 8299. 8814-48. --------- -----_._---- ._------_._-- - .. --
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AGRICULTtJ1\E: conte!. 
Demands for Grants, 1956-57-Tra-

vancore-Cochin: contd. 
Motion to reduce the Demand: 

contu. 
Failure of Government to take 

positive and effective steps to 
organise ele fishermen under 
cooperatives. 

Vol. V, 8279, 8314--46. 
Failure to develop an internal 

market. 
Vol. V, 8276, 8314-46. 

Failure to develop fresh water 
pisci-culture. 

Vol. V, 8277, 8314--46. 
Failure to develop the Estua-

rine Fishing Station at Erna-
kulam. 

Vol. V, 8276, 8314-46. 
Failure to enlarge the scope and 

function in" of the Marine 
Survey Station at Vizh inj om. 

Vol. V, 8276, 8314-46. 
Failure to enlarge the scope of 

shark fisheries. 
Vol V, 8276, 8314-46. 

Failure to ensure fair and 
steady prices for fish. 

Vol. V, 8278, 8314-46. 
Failure to give adequate warn-

ing in advance regarding bad 
weather to sea-goine ftsher-
men. 

AGRICULTURE: conte!. 
Demands for Grants. 1956-57-Tra-

vancore-Cochin: contd. 
Motion to reduce the Demand: 

contd. 
Failure to organise 

sales service of 
varieties of fish 
cities in India. 

an efficient 
the better 
to inland 

Vol. V, 8275, 8314-46. 
Failure to provide adequate 

sanitary and other public 
health requirements to the 
fishing community. 

Vol. V, 8278, 8314-48. 
l'aUure to provide adequate 

veterinary service. 
Vol. V, 8306, 8314-46. 

Failure to provide good drink-
ing water in the coastal vil-
lages of fishermen. 

Vol. V, 8278, 8314-46. 
Failure to provide loans on 

elSY payment to fishermen to 
purchase fishing tackle, gear 
and other equipments. 

Vol. V, 8277, 8314--48. 
Failure to provide technical 

help to fishermen in solving 
their problem. 

Vol. V, 8275, 8314-46. 
Failure to provide the required 

medical facilities to the ftsb-
ing villag •. 

Vol. V, 8277, 8114-46. 
Vol. V, 8278, 8314-46. Failure to provide work for 

Failure to give the Central aid fishermen during non-fishing 
due to the State in the matter seasons. 
of fisheries. Vol. V, 82'18, 8314-48. 

Vol. V, 8279, 8314-48. Failure to start more fisheries 
Failure to 'have a permanent and schools for ftsh-techn~ 

exhibition of marine products logy and marine biology. 
of the State. Vol. V, 8279, 8314-48. 

Vol. V, 8276, 8314--46. Failure to start more subsidiary 
Failure to introduce artificial industries in relation to 

rearinl( of fish as a means of fisheries. 
subsidiary income to peasants Vol. V, 82'1'1, 8314-46. 
in suitable places in the State. "ailure to stop the exploitation 

Vol. V, 8275, 8314-46. of fishermen by religious ins-
Failure to open fish clinics to titutions such as churches 

-Iflve -adviCe in regard to rear- through compulsory levy of 
mg flsh at suitable places. shares in the daily catch of 

Vol. V. 8275, 8314-46. fish from the sea. 
Failure to open more fry Vol. V, 8278, 8314-46. 

stations in India for dried Fa'lure to supply yarn to fish· 
prawns. ennen at subsidised prices. 

Vol. V, 8276, 8314-48. Vol. V, 8278, 8314--46. -_._-_ .. _._----....:..._-:...._-------_._- .---- .--
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AGRICULTURE: contd. { AGRICULTURE: contd. 
Demands for Grants, 1956-57-Tra- Demands for Grants, 1956-57-Tra-

vancore-Cochin: contd. vancore-Cochin: contd. 
Motion to reduce the Demand: Motion to reduce the DeDland: 

contd. contd. 
Failure to take effective steps Lack of provision for l't!CnI.-

for bringing the fishermen tional facilities for the youth 
unat!r a system of insurance in fishing villages and espe-
to help' them in times of dis- cially lack of playgrounds. 
tress. Vol. V, 8274, 8214-46. 

Vol. V, 8277, 8914-46. 
Inadequacy of provision for 

improving the cashew crop-
yield, 

Vol. V. 8307, 831"-"6. 
Inadequlll.'Y of the provision 

fOr 1I1e goat-farm, poultry-
farm, dairy-farm and duck-
farm. 

Vol. V, 8308, 8314-46. 
Inadequate efforts of Govern-

ment in the matter of provid-
ing agricultural education. 

Vol. V, 8307, 8314-46. 
Inac!equatP. measures to pro-

vide compensation to fiSher-
men for loss of Hfe and pro-
perty in storms. 

\101. V, 8279, 8314-48. 
Inadequate provision for deve-

lopmental work in the field 
of fisheries, 

Vol. V. 8275. 8814-46. 
Inadequate provision for pur-

chase of livestock, 
Vol. V, 8307, 8314-48. 

Inadequate steps taken to belp 
fishermen who get minimum 
food for sUbsistance during 
lean months of fishing. 

Vol. V, 8277, 8314-46. 
Inadequate steps to develop 

marine fisheri8l. 
Vol. V, 82'18, 8314-46. 

Inadequate supply of salt to 
fishermen at subsidi!ed rates. 

Vol. V, 8274, 8314-46. 
Ineftlciency and general slack-

neas In ale Puncha Special 
Office. 

Vol. V, B808, 8314-48. 
Lack of facUlties to preserve 

fish and its transport to 
Interior aree •. 

VOJ.V. a08, 8314-48. 

Lack of required assistance to 
lemon grass cultivators. 

Vol. V, 8306, 8314-46. 
Necessity to declare all contin-

gency staff and menial staff 
liS permanent employees with 
retrospective effect. 

Vol. V, 8276, 8314-46. 
Necessity to enhance the pay of 

the staff in the vaterinary 
Departments. 

Vol. V, 8308, 8314-46. 
Necessity to improve the activi-

ties in the nursery and 
grafting work. 

Vol. V, 8307, 8314-46. 
Necenity to raise the pay ot 

contingent menial staff and 
other staff of class III service. 

Vol. V, 8275, 8314-46. 
Neglect of research in mycology 

and plant pathology with 
special reference to condi-
tions in Travancore-Cochin, 

Vol. V. 8307, 8314-46. 
Neglect of soil conservation. 

Vol. V. 8307, 8314-46. 
Neglect of symematic study of 

agrobiology, 
Vol. V; 8808, 8Il~. 

Demands for Grants on Account, 
1956-57-Travancore-Cochin. 

Demands for 
Grants. 1956-117: 

Vol. III, 8857. 
Supplementary 

Vol. X, 3334-36, 3337-38. 
83'19. 8381. 

Half-an-hour discustlion re Central 
Oollege of Agriculture. 

Vol X, 1632-36. 
President's Address: 

Agricultural marketing, process-
ing and warehousing etc. 
through cooperative soeleties. 

Vol. I, 111. 
(In HindI) 10. 

--.---,-~ .. -.---~----,-- ··------___ R. __ ~ ___ ~~-- _ •• ____ • ____ ~_._ • ., __ , _~, •• ___ _ 
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AGRICULTURE: contd. 
Summary of recommendations of 

Prof. Black and Dr. Stewart on 
Economics of Agriculture-Laid 
on the Table. 

Vol. V, 10027. 
Tl'avancore-Cochin Agricultural 

Pests and Diseases (Amendment> 
Act, 1955-Laid on the Table. 

Vol. vm, 6793. 

AGRICULTURE, CENTRAL COL-
LEGE OF: 
Half-an-hour discussion re --. 

Vol. X, 2682-36. 

AGRICULTURE 
". STATES': 

.~. 

DEPARTMENTS, 

Demendl! for Grants, 1956-57: 
Ministry of Irrigation and Power: 

Motion to reduce the Demand: 
Need for better coordination 

between the smaller 
scllemes of the -- and the 
big and medium schemes 
technically examined by 
Central Water and Power 
Commission. 

Vol. III, 4095, 4096-4142, 
4148-85, 4186, 4188-

4247. 

AGRICULTURIST(S) : 
Demands for Grants, 1956-67: 

Agriculture: 
Motion tp reduce the Demand: 

Excessive charges realised by 
the Government for recla-
mation of. land by the Cen-
tral Tractor Organisation 
resultln, in difBculties to 
poor peasants whO!e lands 
are auctioned in case the 
peasants faU to pay these 
charges. 

. Vol. IU, 4704, 4705, 4706--30. 
4739, 4'743-4819. 

Failure to grant taccavi loans 
to the poor peasants in 
Bhopal whose lands bave 
been reclaimed by the 
Central Tractor Organisa-
tion. 

VDl. m, 4704, '705, 4706--30. 
4'789, 4748-4819. 

AGRICULTURIST(S): contd. 
Demands for Grants, 1956-57: contci. 
Agriculture: contd. 
Motion to reduce the Demand: 

contd. 
Failure to pay compensation 

to peasants whose lands 
were acquired 'by the Union 
over two years ago for the 
Intikheri Farm, Bhopal. 
Vol. nI, 4704, 4705, 4706-30, 

4739, 4743-4819. 

Need for training the farmers 
tn crop variation in the 
State of Tripura. 

Vol. III, 4704, 4705, 4706-30, 
4739, 474J-...4819. 

Need to encourage the farm-
ers willing to develop 
mal"!hy land, by providing 
proper drainage. 

Vol. III, 4704, 4705, 4706·--30, 
4738, 4743--4819. 

Policy adopted by Govern-
ment in givin, financial 
and other facilities to the-. 

Vol. III, 4704, 470~, 4706-30, 
4743-60, 4761-4819. 

Manipur: 

Motion to reduce the Demand: 
Cancellation of the Batta of 

the 400 landless -- in the 
Lamp Pat Area. 

Vol. m. 4938-58, 4961-5028, 
5035, 6051--6110, 5113--28. 

Ministry of Food and Agriculture: 
Motions to reduce the Demancl: 

Failure of Government to 
give adequate assistance to 
small kis4n8 to increase 
production. 

Vol. In, 4704, 4705, 4706---30 • 
4'181, 4743-4819. 

Farmer's Forum, 
Vol. III, 4704, 4705, 4706-30. 

4732, 4743--4819. 

Need to give aid for land 
reclamation to peasants In 
Tripura. 

Vol. In, 4704, 4705, 4706-30, 
4781, 4748-4819. 

-0 ______ - _. _______ _ 
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AGRICULTURIST(S); contd. 
Demands fOol.' Grants, 1956-57-Tra-

vancore-Cochin; 
Agriculture: 

Motions to reduce the Demand: 
Failure of Government to 

suitably advise cultivators 
in preventing diseases of 
arecanut and banana plants. 

Vol. V, 8299, 8314-48. 
Lack of required assistance to 

lemon grass cultivators. 
Vol. V, 8308, 8314-46. 

AGROBIOLOGY: 
Demands for Grants. 1958-57-Tra-

vancore-Cochin: 
Agriculture: 

Motion to reduce the Demand: 
Neglect of systematic study of 

agrobiology. 
Vol. V, 8308. 8314-46. 

AHMEDABAD: 

Demands for Grants, 19156-57-Rail-
ways: 
Ordinary 'Workirg Expenses-

Operating Staff: 
Motion to reduce the Demand: 

Non-provision of a through 
train between -- and 
Godhra. 

Vol. II. 2134-56. 2157, 2162--84. 
2251-85. 

Motion for Adjournment: 
Situation in --. 

Vol. W, ~781-M, 3781--88. 

AHMEDPUR-KATWA RAILWAY: 
Sec "Railway, Ahmedpur-Katwa". 

AID: 
Demands for Grants, 19156-57: 

Agriculture: 
Motions to reduce the Demand: 

Need for providing financial 
-- for starting fisheries in 
tribal areas of Chotanagpur. 

Vol. III, 4704, 47015,4706-30, 
4740. 4743--4819. 

PoliCy adopted by Government 
in giving financial and other 
facilities to the agricul-
turists .. 

Vol, m, ~704, 4705, 4706-30. 
4743--60, 4761--'819. 

AID: contd. 
Capital Outlay of the Miniatry of 

Rehabilitation: 
Motion to reduce the Demand: 

Need to expedite the construc-
tion of buildings, roads, 
camps. homes and in-
firmades fOl; displaced per-
sons in Tripura by increas-
ing the amount of --. 

Vol. III, 3871-3918, 3919, 
3919-157. 4014-94. 

Need to give -- for con-
struction of ~hools and 
colleges started by displaced 
persons in Tripura. 

Vol. III. 3871-3916, 3919-157. 
4014-94. 

Need to give -- to Agartala 
Municipality to build the 
Bar-tala' Bazar erected by 
displaced p'el'sons at Agar-
tala. Tripura. 

Vol. III. 3885-88, 3871-3916. 
3919. 3919-57, 4014-94: 

Need to give -- to motor 
transport associations form-
ed by displaced persons in 
Tripura. 

Vol. III, 3871-3918, 3919. 
3919-157, 4014-94. 

Defence Serv:ces, Ef'lective-Air 
Force: 
Motion to l'educe the Demand: 

Need for adequate -- and 
subsidies to flying clubs 
and glidings clubs. 

Vol. II, 3180-3243, 3253. 
3253-3314. 

Expenditure on Displaced Per-
sonl: 
Motion to reduce the Demand: 

Need to provi~ land and 
monetary aid to the dis-
placed persons of MasUchera 
camp who left it on being 
attacked by wild "beasts. 

Vol. III, 3870. 3871-3916. 3917, 
391G-57, 4014-94. 

Industries: 
Motion to reduce the Demand: 

Failure to give aSlistance to 
weavers impartially. 

Vol. III. 5195-5217, 0221, 
5223--32,- . 6237~5303. 5368--

U. 
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AID: contd. 
Demands for Grants, 1956-57: contd. 

Mec:lical Services: 
Motion to reduce the Demand: 

Failure ot the Government to 
give adequate financial --
to Andhra Government to 
start a medical college at 
Kurnool. 

Vol. m. 4250-58, 4261. 4266-
4318. 

Ministry of Education: 
Motions to reduce the Demand: 

Discrimination in making 
grants to sacial education 
centres. 

Vel. Ill, 5388-5423, 5425, 
5428-82. 

Need for larger grants to 
colleges. 

Vol. III, 5~88-5423, 5426, 
542~2. 

Wni$try of Finance: 
Motion to reduce the Demand: 

Need for greater Parliamen-
tary control over C'e1ltral 
assistance to States. 

Vol. m, 5488-98, 5504-39, 
5540. 5~4!-5602. 

Ministry of Food and Agriculture: 
Motions to reduce the Demand: 

F&illolre of Government to 
live adequate assistance to 
small kisans to increase 
pttO<iuction. 

Vol. m, 4'10.-05, 4706-30, 
4731, 47'43--4819. 

Need to give -'- for land 
reclamation to peasants in 
Tripura. 

Vol. nI, 4'704-05, 4706-30, 
4731, 4743-4819. 

Need to give financial -- to 
the existing fisheries started 
by the tribal people and dis-
placed persons in Tripura. 

Vol. Ill, 4704-05, i'l06-30, 
4730, 4743-4819. 

Need to help those villagers 
who have attempted to dig 
~ana1s to irrigate tallow 
land. 

Vol. UI, 4704-05, 4706-30, 
4730, 4743-4819. 

--, ---." "-,.,-----" ... - ..... _, - ... --~-
109 LSD.-2. 

AID: contd. 
Demands for Grants, 1956-57: contd. 
Ministry of Food and Agriculture: 

contd. 
Motion to reduce the Demand: 

contd. 
Need to provide financial --

for starting fisheries in the 
tribal villages. 

Vol. III, 4704-05, 4706-29, 
4130, 4743-4810. 

Smaller Central assistance for 
minor irrigation 'Works 
under 'Grow More Food 
Scheme'. 

Vol. III, 4704-05, 4706-30, 
4736, 4743-4819 

Ministry of Labour: 
Mo,tion to reduce the Demand: 

Need to provide -- to Agar-
tala Municipality, Tripura 
for construction of shad~d 
stands for rickshaw pullers 
in Agartala. 

Vol. III, 4827-87, 4888, 4894-
4933. 

Need to provide grants-in-aid 
to the tea gardens in Tripura 
tor b.uilding welfare e'en· 
tres. 

Vol. III, 4827-87, 4888, 4894-
4933. 

Miscellaneous Departments and 
other Expenditure under the 
Ministry of Food and Agricul-
ture: 
Motion to reduce the Demand: 

N:eed for giving impetus to the 
sugar-cane producers by 
w .. y flf -- to grow more 
sugar-cane in Tripura. 
Vol. lU, 47M, 4705. 470r-

3&, 4742, 4743-4819. 
Need to Jive -- to cotton 

grO\ftI'l in 'i'rieJra by way 
of supply of better variety 
of seed aDd money as loan. 
Vol. ur, 4704, 4'W5, 4706-

30, 4743-4819. 
Tripura: 

Motion to reduce the Demand: 
Failure to provide -- to 

peasants of Bhairagi Para 
for irrigation WCll"ks. 

Vol. III, 4938--58, 4961-5028. 
5046, 5051-6110, 5113-28. 
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AID: ccmtd. 
Demands for Grants, 1956-57: contd. 
Tripura: contd. 
Motion to reduce the Demand: 

contd. 
Failure to provide monetary 
-- and other assistance to 
tribal refugees. 

Vol. Ill, 4938-58, 4961-6028, 
5046, 5051-5110, 5113-28. 

Failure to provide necessary 
assistanC'l! to non-govern-
ment tribal boarding houses 
in Tripura. 

Vol. III, 4938-58, 4911-6028, 
5046, 5051-5110, 5113-28. 

Provision for adequate Gov-
ernment -- to non-govern-
ment schools of Tripura. 

Vol. Ill, 4938-58, 4961-5028, 
3047, 5051-5110, 5113-28. 

Demands for Grants, 1956-57-
Travancore-CoctUn: 
Agriculture: 

Motions to reduce the Demand: 
Failure to give the central aid 

due to the State in the 
matter of fisheries. 

Vol. V, 8279, 8314-48. 
Failu", to provide technical 

help to fishermen in solving 
their problem. 

Vol. V, 8275, 8314-46. 
Co-operation: 

Motion to reduce the Demand: 
Disapproval of policy regard-

Ing grants to co-operative 
societies. 

Vol. V, 8287, 8314--46. 
Industries: 

Motions to reduce the Demand: 
Failure of Government to give 

adequate assistance to small 
producers in the coir indus-
try. 

Vol. V, 8309, 9314-46. 
Failure to get the due central 

aid for industrial develop-
ment. 

Vol. V. 8289, 8314--48. 
Medical: 

Motion to reduce the Demand: 
Necessity to enhance the grant 

in respect of Ayurveda. 
Vol. V, 8285, 8314-46. 

AID: contd. 
Demands for Supplementary Grants, 

1955·56: 
Miscellaneous Departments and 

other Expenditure under the 
Ministry of Finance: 
Motion to reduce the Demand: 

Assistance for natural calami-
ties and scarcity-atrected 
areas. 

Vol. I, 1256-71. 
Inadequate assistance for 

rel'ef measures in scarcity 
affected areas. 

Vol. I, 1256-71. 
Half-an-hour discussion re deve-

lopment grants to Manipur. 
Vol. VIll, 4683-96. 

See also "Grants-in-aid to States". 

AIR ACCIDENTS: 

Demands for Grants, 19116-57: 
Ministry of Communications: 

Motion to reduce the Demand: 
Frequency of --. 
Vol. II, 3325-85, 3396-3449. 

AIR CORPORATION RULES, 1954: 

Notification making amendments to 
-- Laid on the Table. 

. Vol. VIII, 4865-66. 
Vol. X, 1919. 

Notifications making certain amend-
ments to the -- along with an 
explanatory note-Laid on the 
Table. . 

Vol. VI, 809. 
Notifications making certain further 

amendments to the - Laid on 
the Table. 

Vol. VIII, 6979. 

AIR DEFENCE RESERVtS: 

Demands for Grants, 1956-57: 
~fence Services, Effective-Air 

Force: 
Motion to reduce the Demand: 

Urgent need for organizing the 
-- and the Auxiliary Air 
Force. 

Vol. II, 3180-3243, 3253, 
3233-3314. ---_. __ ._---- ----



'1'WELJ"rH TO FOtTRTZENTR HSlIONS, 19S8 19 

AIR FORCE. AUXILIARY: 
Demands for Grants, 1956·57: 

Defence Services, Effective-Air 
Force: 
Motion to reduce the Demand: 

Urgent need for organising the 
Air Defence Reserves and 
the-. 

Vol. II, 3180--3243, 3253, 
.3253-3314. 

AIR INDIA INTERNATIONAL: 
Annual report of -. 1954-55-

Laid on the Table. 
Vol. VI, 625. 

Demands for Supplementary Grants. 
1956-57: 
Other Capita1 Outlay of the 

Ministry of Communications: 
Motion to reduce the Demand: 

Continuing gap between 
incom'e and expenditure of 
the Indian Airlines Corpo-
ration and --. 

Vol. X. 3189-93. 3194-3208. 
Summary of Budget Estimates at 
-- and Indian Airlines Corpora-
tion-Laid on the Table. 

Vol. VIII, 6400. 
AIR TRANSPORT: 

See "Aviation". 
AIRCRAFTS: 

Demands for Grant~ 1956-57: 
Aviation: 

Motion to reduce the Demand: 
Purchase of Herons. Sky· 

masters and other -- by 
the Indian Airlin-es Corpo-
ration. 

Vol. II. 3325-85. 3391. 3396-
3449. 

Demands for Supplementary Grants. 
1956-57: 
Other Capital Outlay at the 

Ministry of Communications: 
Motion to reduce the Demand: 

Futility of purchase of three 
boeing 707 Jet aircraft. 

Vol. X. 3189-93. 3194-3208. 
AIRCRAFT ACT: 

See "Indian Aircraft Act". 
AIRCRAFT RULES: 

See "Indian Aircraft RUles". 
AIRLINES CORPORATION, INDIAN: 

See "Indian Airlines Corporation". 

AJIT SINGH, SHRI: 
Demands for Grants; 1956·57 per-

taining to the Ministry of Rehabili. 
tation and motions to reduce the 
Demands. 

Vol. III. 3952·53, 401'-24. 
Hindu Succession Bill (as passed by 

Rajya Sabha): 
Motion to consider. 

Vol. IV, 61N7-51. 
States Reorganisation Bill; 

Consideration of clauS'el. 
Vol. VII. 2878. 

AJMER: 
Demands for Grants, IOS8·57-Rall-

ways: 
Miscellaneous Expenditure: 

Motion to reduce the Demand: 
Absence of provision 101 

Kotah-Ajmer traffic surve) 
Vol. n, 1899-1932, 194~, 

1970-2otU 
Survey of the Rail project to 

link Merta City with -
and inadequate provision 
therefor. 

Vol. II, 1899-1932. IIH6, 
1970-2040. 

Open Line Works-(RevenU8)-
Other than Labour Welfare: 
Motion to reduce the Demand: 

Non-provision of a fast train 
over the Khandwa-Ajmer 
Section. 

Vol. II. 1899-1932, lINg, 
1970-2040. 
Exp1!D88I-Ordinary Working 

AdmJnl~tration: 
Motion to reduce the Demand: 

Non-provision of concession 
fares for the Pushkar :rair 
at --. 

Vol. n. 2041-78, 2080. 2089-
2188. 

Railway Board: 
Motion to reduce the Demand: 

Conditions prevailing in --
Workshop in relation to 
manufacture of enginel. 

Vol. II. 1899-1932. 1942, 
1970-2040. 

AKARPURI, SARDAR: 
Demands for Grants, 1958-87 per-

taining to th-e Ministry of Educa-
tion and motions to reduce the 
Demands. 

Vol. III. 8444-51. 
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ALAGESAN, SHRI: 
AIIPl'I!Ip!'iation (Railways) No. 6 

Bin: 
Motion for leave to introduce. 

Vol. X, 3458-59. 
Motion to consider. 

Vol. X, 3543. 
Motion to pass. 

Vol. X, 3544. 
AppropriaU8n (Railways) No. 7 

Bill: 
140tien tor leave to introduce. 

Vol. X, 3459. 
Mot.Ian to consider. 

Vol. X, 3544. 
MOUeD to pass. 

Vol. X, 3545. 
Control of shipping (Continuance) 

Bill: 
M&tien fOl' leave to introduce. 

Vol. I, 27-211. 
:ahtion to consider. 

Vol. I, 850-51, 883-89. 
Metlen to pass. 

Vol. I, 889, 891. 
Demands for Excess Grants, 1953-

54-Railways. 
Vol. X. 3406. 3428-29, 3340-

50. 
DemaDds fop Grants, 1956-57 per-

tainiac to the Ministry of Trans-
port and motions to reduce the 
DemaJllds. 

Vol. II, 3496, 3500, 3501. 
I:IeMnde for Grants, 1956-57-Rail-

ways and motions to reduce the 
Demand&. 

Vol. II, 1976, 2022-36, 2039, 
2138, 2275-85, 2295-97. 

Demal;lds far Supplementary Grants, 
1955-5S-ltailways and Demands 
for Excess Grants, 1950-51, 1951-
52, 1952-~Rai1ways. 

VoL. II. 2306, 2307, 2312, 2319, 
2325. 

Demaada for Supplementary Grants, 
1~7 pertaining to the Ministry 
of TJansport. 

Vol. X, 3387. 
De_Dds fOT Supplementary Grants, 

*8-57-&ilways: 
PJoaentatwn at a statement show-

Ing the Demands. 
Vol. X, 2327. 

ALAGESAN, SHRI: contcl. 
Demands for Supplementary Grants, 

1956-57-Railways and motions to 
reduce the Demands. 

Vol. X, 3406, 3428-29, 3440-
50. 

General discussion of the Railway 
Budget, 1956-57. 

Vol. II, 1724, 1741, 1743, 1789-
1812. 

Indian Railways (Amendment) Bill 
(as passed by Rajya Sabha): 
Motion to consider. 

Vol. VII, 4303-08, 4315, 4322-
28. 

Consideration of clauses. 
Vol. VII, 4415-16, 4417-23, 

4426-27, 4432, 4433, 4434, 4436, 
4437, 4440-41. 

Motion to pass. 
Vol. VII, 4442. 

Indian Railways (by Shri NC!1Itbiar) 
(Amendment) Bi1l (Omission of 
section 7lA): 
Motion to consider. 

Vol. II, 2198-2206, 2207, 2206. 
Motion for Adjournment: 

Strike notice by Visakhapatnam 
Harbour and Port-workers' 
Union. 

Vol. VI, 491, 492, 621-22, 623-
24. 

Train accident between Jadcherla 
and Mahbubnagar. 

Vol. VIII, 5335-38. 
Motion re Report of Government 

Inspector of Railways on derail-
ment of 319 Down Express. 

Vol. X, 1995, 2031-48, 2051, 
2053, 2054. 

Motor Vehicles (Amendment) Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. VII, 3020-30, 3044, 3070, 

3074-79. 
Motion to consider as reported by 

Joint Committee. 
Vol. IX, 1396, 1399-1414. 

Consideration of clauses. 
Vol. IX, 1414, 1415, 1416, 1417, 

1441-46. 

Motion to pass, as amended. 
Vol. IX, 1449. 
~--,----



ALAGESAN, SHRI: contd. 
National Highways Bill: 

Motion to consider. 
Vol. VII, 3091-98, 3099, 3101, 

3102, 3179, 3182-94. 
Consideration of clauses. 

Vol. VII, 3197, 3198, 3199-
3201, 3202, 3203. 

Motion to pas!':, as amended. 
! Vol. VII, 3205. 

Notifications making certain amend-
ments to the Travancore-Cochin 
Motor Vehicles Rules, 1952-Laid 
on the Table. 

Vol. X, 249l. 
Report on derailment of 319 -Down 

Express-Laid on the Table. 
Vol. IX, 1658-59. 

Representation of the People 
(Second Amendment) Bill: 
Consideration of clauses. 

Vol. V, 8602. 
Resolution re Second Five Ycur 

Plan. 
Vol. VIII, 7023-38. 

Road Transport Corporations 
(Amendment) Bill: 
Motion to consider. 

Vol. X, 2271-74, 2287-94. 
Motion to pass. 

Vol. X, 2295. 
Statements containing replies to 

Memoranda from Members re 
Demands for Grants, (Railway) 
1956-57-Laid on the Table. 

Vol. IV, 6543. 
Statement re allegations of callous-

ness at AriyaJur train accident. 
Vol. X, 3529-30. 

Tenninal Tax on Railway PasS'Cn-
gers Bill: 
Motion to consider. 

Vol. IX, 294-96, 299, 301, 612, 
613, 628, 633, 640-49. 

Consideration of clauses. 
Vol. IX, 650, 651, 652. 

Motion to pass, as amended. 
Vol. IX, 653. 

Tourist literature-Laid on the 
Table. 

Vol. VII, 3413-14. 

it 

ALKALIS: 
Se.e"Chemicals and Cbemieal Pro-

ducts". 

ALGERIA: 
Calling attention 1.0 Katter of 

Urgent Public ImportaDc~ Gov-
f.!mment's policy with regard to 
--. 

Vol. V, HOG-lO. 

ALL INDIA DEFENCE EMPLOYEES' 
FEDERATION: 
See "Defence Employees' Federa-

tion, All India". 

ALL INDIA INSTITUTE OF MEDI-
CAL SCIENCES: 
See "Medical Sciences, All India 

Institute of". 

ALL INDIA INSTITUTE OF MEDI-
CAL SCIENCES BILL: 
See under "BILL,(S)", 

ALL INDIA KHADI AND VnLAGE 
INDUSTRIES COMMISSlON BILL: 
See under "BILL (S) ". 

ALL INDIA PRIMARY EDUCATION 
COMMISSION: 
See "Primary Education Commis-

sion, All India". 

ALL INDIA RADIO: 
See "Radio, All India". 

ALL INDIA RURAL CREDIT SUR-
VEY COMMITTEE: 
See "Rural Credit Survey Com .. 

mittee, All India". 
ALL INDIA SERVICES ACT, laGI: 

Notification under -- Laid. GIl the 
Table. 

Vol. ~ 2071. 

ALLOWANCES: 
See "Pay and Allowances". 

ALTEKAR, SHRl: 
Committee on Absence of Members 

from the sitting of the lIo.e: 
Minutes of the Fourteenth 

Sitting-J..aid on tbeT:able. 
Vol. n, 2521. 



iJmiix TO LOE 8ABBA DDATES-PAR'i' Ii --_ .. __ .---_.--- ---
ALTEKAR, SBRI: cootd. 

CPJDmittee on Absence of Members 
from the sitting of the House: 
cootd. 
Minutes of the Fifteenth to Seven-

teenth Sittings-Laid on the 
Table. . 

Vo1. V, 10028. 
Minutes of the Seventeenth to 

Nineteenth Sittings-Laid on the 
Table. 

Vol. VIII, 6980-81. 
Minutes of the Twentieth and 

Twenty-first Sittings-Laid on 
the Tabl~. 

Vol. X, 3534. 
Motion re Eighteenth Report. 

Vol. lX, 1789-91, 1793-94, 
1809. 

Presentation of Thirteenth Report. 
Vol. II, 2'189. 

Presentation of Fifteenth Report. 
Vol. V, 9870. 

Presentation of Sixteenth Report. 
Vol. VI, 1119-20. 

Presentation of Seventeenth 
Report. 

Vol. VIII, 6617-18. 
Presentation of Eighteenth Report. 

Vol. lX, 1660. 
Presentation of Nineteenth Report. 

Vol. X, 3333. 
CODlJDlttee on Pri\Tate Members' 

Bills and Resolutions: 
Motion re Forty.,third Report. 

Vol. I. 102, 105. 
Motion re Forty-fourth Report. 

. Vol. I, 908-09. 
Motion re Forty-fifth Report. 

Vol. I, 1402. 
Motion re Forty-sixth Report. 

Vol. n, 2856. 
Motion 1'e Forty-ninth Report. 

Vol. III, '303-04. 
Motion 1'e Fiftieth Report 

Vol. IV, 5832-38. 
Motion re Fifty-first Report. 

Vol. IV, 6616-17. 
Motion re Fifty-third Report. 

VoL V, 8906-07. 
Motion re Fifty-sixth Report. 
'. Vo1. VI, 1197-98, 1202-04. 

Motion 1'. Fifty-seventh Report. 
Vol. VI, 2158 . 

ALTEKAR, SBRI: cootd. 
Committee on Private Members' 

Bills and Resolutions: conte!. 
Motion 1'e Sixty-first Report. 

Vol. VIII, 6169-70. 
Motion re Sixty-third' Report. 

Vol. IX, 913. 
Presentation of Forty-third Report. 

Vol. I, 44. 
Presentation of Forty-fourth 

Report. 
Vol. I, 576. 

Presentation of Forty-fifth Report. 
Vol. I, 1085. 

Presentation of Forty-sixth Report. 
Vol. II, 2530 . 

Demands for Grants, 1956-57 per-
taining to the Ministry of Food 
and A&riculture and motions to 
reduce the Demands. 

Vol. III, 4807 
Demands for Grants, 1956-57 per-

taining to the Ministry of Labour 
and motions to reduce the 
Demands. 

Vol. III, 4903. 
Demands for Grants, 1956-57-Rail-

ways and motions to reduce the 
Demands. 

Vol. II, 2035, 2036. 
Discussion of report of Jaundice 

Enquiry Committee. 
Vol. II, 2505-06. 

Discussion 1'e fixation of pay scales 
and other service conditions of 
employees of Life - Insurance 
Corporation. 

Vol. X, 3286-88. 
Finance Bill: 

Motion to consider. 
Vol. IV, 5716-21. 

General discussion ()f the Railway 
Budget, 1956-57. 

Vol. II, 1785-89. 
Hindu Minority Rnd Guardianship 

Bill <as passed by Rajya Sabha): 
Motion to pass, as amend'ed. 

Vol. VI, 232-35, 243. 
Hindu Succession Bill <as passed by 

Rajya Sabha): 
Motion to comider. 

Vol. IV,' 6611, 8708-12, 8712-
l3. 

. - .-. _.---_._----_...:-_---------
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ALTEKAR, SHRI: contd. 
Hindu Succession Bill (as paRsed by 

Rajya Sabha): contd. 
Consideration of clauses. 

Vol. IV, 7131, 7269, 7288, 7289, 
7290, 7301-02, 7303--07, 7333, 

7334, 7338. 
Indian Adoption ot Children Bill 

(by Shrimati Jayashri): 
Motion to consider. 

Vol. V, 8945-48. 
Leave of absence to Members. 

VGI. V, 7720, 7721. 
Vol. X, 3536-37. 

Life Insurance (Emergency Provi-
sions) Bill: 
Motion to consider. 

Vol. I, 1493-98. 
Lite Insurance Corporation Bill, 

1956: 
Motion to refer to Select Com-

mittee. 
Vol. II, 2970-77. 

List of names of Members who were 
continuously absent from the 
sittings of the House for 15 days 
or more during the Eleventh 
Session, 1955-Laid on the Table. 

Vol. II, 2'11:nl. 
Motion re vacation of seat of Shri 

Sibnarayan Singh Mahapatra. 
Vol. X, 1922, 1923, 1925-26. 

Point of Procedure Te leakage of 
Budget, 1956-57. 

Vol. II, 1698. 
. Proceedings of Legislatures (Pro-

tection of Publication) Bill: 
Presentation of Re,Port of Select 

Committee. 
Vol IV, 6837. 

Representation of the People 
(Amendment) Bill: 
Consideration of clauses. 

Vol. I, 205, 214. 
Representation of the People 

(Second Amendment) Bill: 
Motion to .consider, as reported by 

Select Committee. 
Vol. III, 8424. 8494. 

Shri Kashi Viswanath Mandir Bill 
(by Shri Ra"hunath Singh): 
Motion to consider. 

Vol. II, 2173. 

ALTEKAR, SHRI: contd. 
States Reorganisation Bill: 

Consideration of clauses. 
Vol. VI, 1717, 1720, 1727, 1728. 

1729, 1871-78, 1988. 
Vol VII, 2560. 

ALVA, SHRl JOACHIM: 

All India Institute ot Medical 
Sciences Bill: 
Motion to consider. 

Vol. I, 427, 428. 
Consideration of clauses 

Vol. I, 431, 432-34, 450. 
Motion to pass, as amended. 

Vol. I, 459, 460. 
Committee on Absence ot Members 

'from the Sittings of the House: 
Motion re Eighteenth Repol·t. 

Vol. IX, 1798-99. 
Control of Shipping (Continuance) 

Bill: 
Motion to consider. 

VoL I, 862-74. 
Demands for Grants, 1956-57 per-

taining to the Ministry of External 
Affairs and motions to reduce the 
Demands. 

Vol. III, 3609-15. 
Life Insurance (Emergency Provl· 

sions) Bill: 
Motion to consider. 

Vol. I, 1514-16, 1517-20, 
1543. 

Motion on Address by the President. 
Vol. I. 584 . 

Motion re international situation. 
Vol. IX, 466-73, 499. 

Motion re vacation of seat of • 
Member. 

Vol. X, 1933. 
Point of procedure re leakage ot 

Budget, 1956·57. 
Vol, II, 1700-01. 

Reserve Bank of India (Amendment) 
Bill: 
Motion to consider. 

Vol. VI, 293-303, 347. 
States Reorganisation Bill: 

Motion to pass, as amended. 
Vol. VII, 2819. 



ALVA, SHRI J'OACHIM: cOfttd. 

Suppression of Immoral Traffic in 
Women afld Girls Bill: 
Moti&n to consider as reported by 

Salt-oct C-ommilttee. 
Vol. IX, 1561, 1562. 

Territorial Army (Amendment) 
Bill: 
Motion to consider. 

VGI. IX, 878-84. 
ALWAR: 

Demands for Grants, 1856-57-
RaHways: 
MiscellaneQus Expenditure: 

Motloa to reduce the Demand: 
ln~te delay in traffic 

surve.y of Kosi Kalan-
Bharatpur-Alwar s~ction. 

Vol. II, 189~1932, 1946, 1970-
2040. 

ALWAYE: 
Demands for Grants, 1956-57-

Communications (Including 
National Highways): 
Motion to reduce the Demand' 

Delay in constructing the 
bridge at Aroor, l\4akkam 
and ~ in Travancore-
Cachin. 

AMA,RPUR: 

Vol. II, 3460-3516, 3519, 
3520-33. 

Demands for Grants, 19a6-57: 
Manipur: 

Motion to reduce the Demand: 
Reservation of Raina-Sarma 

Valley of -- in Tripura 
for tribal rehabilitation. 

Tripura: 

Vol. III, 4938-58, 4961-
5028, 5036, 5051-5110, 
M13-28. 

Motion to reduce the Demand: 
Need for reservation of land 

in -- for rehabilitation of 
tribal ;oomiaB. 
Vol. III, 4916-58, 4961-

ooatI, 5043, 5051-5110, 
5113-28. 

Need to reserve the entire 
khas land of Amarpur Divi-
sion in Tripura for rehabili-
tation of tribal people of 
Tripura. 
Vol. III, 49118-58, 4001-

5028, 5045, 5051-5110, 
5113-28. 

AMBAR CHARKHA ENQtrIRy COM· 
M1T'l"EE: 
Resolution re, Laid on the Table. 

Table. 
Vol. X, 1919-20. 

AM&EDKAR, DR.: 
Death Of-. 

Vol. X, 2059--68. 

AMBULANCE VAN: 
Demands for Grants, 1956-57: 

Other Civil Works: 
MotiOlll. to t'educe the Demand: 

Failure -to allow the work-
(lhal'ged staff the use of 
-- at Madras air"ort. 
Vol. III, 4321-53, 4360, 

4361-96, 4400--1-6. 

AMERICA, UNITED STATES OF: 
Demands for Grants, 1956-57: 

External Affairs: 
Motion to reduoethe Demand: 

To discuss public alleptions 
regarding the work of our 
Consulate General in New 
York. 
Vol. Ill, 3600-86. 3689, 

3689--3708, 3720---63, 
3764-75. 

Ministry of Food and Agriculture: 
Motion to reduce the Demand: 

Attitude towards U.S. farm 
surplus disposal. 
Vol. III, 4704-05, 4706-30, 

4732, 4743-4819. 
President's Address: 

Differences between United States 
andCbina. 

Vol. I, 14. 
(In Hindi) 5. 

Portuguese Possessions in India 
antlthe reference by the Secre-
tary of State, U:S.A. 

AMINDIVI ISLAND: 

Vol. I, 12-13. 
(In Hindi) 3. 

Demands for Supplementary Grants, 
'1956-67: 
Laccadive, Minioo.y and Auzindivi 

Islands: • 
Motions to reduce tbeDemaD4: 

GenraI, economic and locial 
develJ:)pmentofthe Islands. 

Vol. X, 3135-68, 3171, 
. 3172-87. 



.. ---------.. ---... _--_ .. _ .... _-_ .. _------_. 
AMINDIVl isLAND: contd. 

Demands for Supplementary Grants, 
1956-57: oonU. 

Laccadive, Minic:oy and Amindivi 
Islands: cantd. 

MotifJ1'I. :kI ·reduce the Demand: 
contd. 

Neglect of the Islands. 
Vol. X, 3135-68, 3172-87. 

Question of arranging a daily 
steamer service between the 
main land and the Islands. 

Vol. X, 3U5-68, 3171-87. 
Ureent necessity of revising 

existing penal laws and 
other regulations now appli-
cable to the Islands. 

Vol. X, 3135-68, 3171, 3172-
87. 

AMJAD ALI, SHRI: 
Demands for Grants, 1956-51 per-

taining to the Ministry of Irriga-
tion and Power and motions to 
reduce the Demands. 

Vol. III, 4115. 
Scheduled Castes and Scheduled 

Tribes Orders (Amendment) Bill: 
Consideration of clauses. 

Vol. VITI, 6480-81, '8520. 

AMRIT KAUR, RAJKUMARI: 
All-India Institute of Medical 

Sciences: 
Motion re election ta the Institute. 

Vol. VI, 1406. 
All India Institute of Medical Ser-

vices Bill: 
Motion to consider. 

Vol. I, 280--64, 269-70, 279, 
283, 405, 409, 414, 420, 

C28-31. 
Consideration of clauses. 

Vol. I, 434, 436, 437, 439, 440, 
449, 452, 453. 

Motion to pass, as amended. 
Vol. I, 453, 459-60, 460. 

Demands for Grants, 1'956-57 per-
taining to the Ministry of Health 
and motions to reduce the Demand. 

Vol. III, 4308-18. 
Discussion of :Report of Jaundice 
. Enquiry Commlttee. 

Vol. II, 2356, 2357, 2519-26. 

AMRIT KAUR, RAJKUMARI; canuE, 
Government Premises (Eviction) 

Amendment Bill: contd. 
Government Premises (Eviction) 

Amendment Bill: 
Motion to consider as reported by 

Select Committee. 
Vol. VII, 4057-59, 406G-63, 

4086, 4079. >lU11-7l. 
Motion to pass, as amended. 

Vol. VII. 4270, 4271, 4272, 
4273-74, 4275. 

Indian Medical Council Bill (as 
passed by Rajya Sabha): 
Motion to consider. 

Vol. X, 2329-35, 2351-52, 2365, 
2366, 236'9, 2372-75, 2376-

• 77, 2405-17. 
Cons'deration of clauses. 

Vol. X, 2418, 2419-20, 2421-22, 
2423, 2431-32, 2436, 2437, 

2440, %441,2442, 2443-45, 
2446, 2447, 2448, 2449, 2450, 

2454-57, 2458. 
Motion to pass, as amended. 

Vol. X, 2459, 2464-65. 
Indianlled Cross Society (Ament!-

ment) Bill: 
Moticm to consider. 

Vol. 1,247-41, 255-56. 
Consideration of clauses. 

Vol. I, 286-57. 
Motion to ,pass, as amended. 

Vol. I, 257. 
Motiom to consider the amend-

ments made by Rajya Sabha. 
Vol. V, 7846-4'7. 

Motion to agree to the amendments 
made by Rajya Sabba. 

Vol. V, 7847. 
Notification making certain amend-

ments to Prevention of Food Adul-
teration Rules, 1955-Laid OIl the 
Table. 

Vol. VI. 2OIS7. 
Vol. IX, 1522. 

Rotifications making certain amend-
'JTlents to Delhi (Control of Build-
ing Operations) Regulations-Laid 
on the Table. 

Vol. VIII, J341. 
St. John Ambulance A.ssociation 

(India) Transfer of Funds Bill: 
Motion to consider. 

Vol. I, 257-59. ---------_.._-----_ .. -- -.... __ . __ .. _----_. __ . ----
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AMRl'l' KAUR RAJK,UMARI: contd. 
Government Premises (Eviction) 

Amendment Bill: contd. 
Consideration of clauses. 

Vol. I, 259-60. 
Motion to pass, as amended. 

Vol. I, 260. 

ANAESTHETIST(S) : 

Demands for Grants, 1956-57, 
Travancore-Cochin: 
Medical: 

Motions to reduce the Demand: 
Lack of suitably qualified--

in each of the major 
hospitals in the State to 
assist in surgery. 

Vol. V, 8295, 8314-46. 
Non-availability of qualiJled 

- for help in major 
operatioDl. 

VoL V, 8274, 8314-46. 

ANANDCHAND, SlIBI: 

Constitution (Ninth Amendment) 
Bill: 
Motion to consider as reported by 

Joint Committ£:e. 
Vol. vm, 5576-82. 

Consideration of clauses. 
Vol. VIIl, 5681-83, 5686, 5840, 

5841-46, 5855, 6034, 
6035, 6040. 

Demands for Grarits, 1956-57 per-
taining to the Ministry' of Trans-
port and motions to reduce the 
Demands. 

Vol. II, 3466-71. 

General discussion of the General 
Budget, 1956-57. 

Vol. II, 2814-19. 
National Highways Bill: 

Motion to consider. 
Vol. VII, 3123-27. 

Re~lution,.e SecondFive Year 
Plan! 

Vol. V, 9473-82. 
Scheduled Castes and Scheduled 

Tribes Orden (Amendment) Bill: 
Motion to consider and amendment 

to circulate. 
Vol. vm, 8108-10. 

ANANDCHAND, SHRI: conte!. 
Territorial Councils Bill: cOfltd. 
States Reorlanisation Bill: 

Motion to consider as reported by 
Joint Committee. 

Vol. VI, 1165-76. 
Consideration of clauses. 

Vol. VII, 2265-67, 2303. 
'ferritorial Councils Bill: 

!\Jotlon to consider. 
Vol. X. 3734, 3739-48. 

Consideration of clauses. 
Vol. X, 3772, 3779, 3780, 3781, 

3782, 3785-86, 3792, 3798, 
3804-05, 3808, 380~ 3810-

11, 3817-18, 3821, 3827. 
Motion to pass, as amended. 

Vol. X. 3829-32. 

ANCIENT AND HISTORICAL MONU-
MENTS AND ARCHAEOLOGICAL 
SITES AND REMAINS (DECLARA-
TION OF NATIONAL IMPORT-
ANCE) AMENDMEN"r BILL, AS 
PASSED BY RAJYA SABRA (BY 
SHRI BALWANT SINHA 
MEHTA): 

ANDAMANS AND NICOBAR 
ISLANDS: 
Demands for Excess Grants, 1951-52. 

Vol. vn, 3921-54. 3958. 
Demands for G1'3nts, 1956-57. 

Vol. III, 4935, 4936, 493(1-58, 
4961-5028, 5033, 5051-

5110, 5113--28, 5129. 
Motion to reduce the Demand: 

Need to set up a representative 
form of Government in --. 
Vol. In, 4938-58. 4961-3028, 

5033, 5051-5110, 5113-28. 
Demands for Grants for Account, 

1956-57. 
Vol. U, 2219, 2229 . . 

ANDHRA: 
'Demands for Grants, 1956-57: 

Archaeology: 
Motion to reduce the Demand: 

Failure of the Government to 
preserve in proper condition 
ancient monument! Jike 
J~ Masjid at Adoni in 
- State. 
Vol. m, 5328-82, 5427, 

5428-82. 
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ANDHRA: contd. 
Demands for Grants, 1956-57: contd. 

Failure to maintain in proper 
condition ancient monu-
ments called Vell!tanur 
Bhavi in Adoni and Halvl 
of Adoni Taluq, -- State. 

Vol. III, 5388-5423, 5427, 
5428-82. 

Capital Outlay of the Ministry of 
Education: 
Motion to reduce the Demand: 

Failure of Government to pro-
vide sufficient funds to --
State Government to build 
hostels. 
Vol. III, 5428-82, 5388-

5423. 
Industries: 

Motion to reduce the Demand: 
Failure of the Government to 

encourale small scale indus-
tries in -- State. 
Vol. Ill, 5195-5217, 5221, 

5223-32, 5237--5303, 
5368-85. 

Failure of the Government to 
open schools for textile tech-

nology for training weavers 
in - State. 
Vol. III, 5195-5217, 5221, 

5223-32, 5237- 5303, 
5366-85. 

Failure of the Govermnent to 
permit the -- State Gov-
ernment to 'Start cement 
factories. 

Vol. III, 5195-5217, 5221, 
5223--32, 5237-3303, 

5366-85. 
Failure to set up or assist set-

ting up one or more modem 
cigarette factories in --
and utilise its famous 
Virginia Tobacco. 
Vol. III, 5195-5217, 1:2~1, 

5223-32, 5237-··5303, 
5366-85. 

Medical Services: 
Motion to reduce the Demand: 

Failure of the Government to 
give adequate financial aid 
to -- Government to start 
a medical college at Kurnool. 

Vol. III. 4250-58, 4261, 
4266-4318. -_ ... ---_._--

ANDHRA: ccmtd. 
Demands for grants, 1956-57: contd. 

Ministry of Education: 
Motion to reduce the Demand: 

Failure of Government to give 
sufficient number of scholar-
ships to -- students for 
technical education abroad. 

Vol. III, 5388-5423, 5424, 
5428-82. 

Ministry of Finance: 
Motion to reduce the Demand: 

Failure to introduce pilot 
schemes under Rural Cre-
dit Survey in --. 
Vol. III, 5488-98, 5504-39, 

6540, 5541--5602. 
MiscellaneoUs Departments and 

Expenditure under the Ministry 
of Home Affairs: 
Motion to reduce the Demand: 

Failure to give adequate loans 
and subsidies to improve 
conditions in tribal areas and 
to rehabilitate chances in 
Nalla Mal forests of --
State. 
Vol. III, 4938-58, 4961-

5028, 5050, 5051--5110 
5113-28. 

Demands for Grants, Hl50·57-
Railways: 
Ordinary Working _ Expenses-

Administration: 
Motion to reduce the· Demand: 

Formation of a separate zone 
tor -- and Hyderabad 
States, comprising former 
M.S.M. and N.S. Railways 
Vol. n, 2041-78, 2081, 2089 

-2133. 
Railway Board: 

Motion to reduce the Demand: 
Failure to construct a new 

railway line from Siruguppa 
in Mysore State to Kurnoo! 
in -- via Adon! and Yem-
mlganur. 

Vol. II, 1899--1932, 1940 
1970-20t0. 

ANIMAL HUSBANDRY: 

See "Livestock" ._-------_._-
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ANNAPURNA RESTAURANTS: 
Demands for Grants, 1956-57: 

Forest: 
Motion to reduce the Demand: 

Nfled to set up a Women's 
Food Council at Agartala 
10'1' establishing. 
Vol. III, 4704,4705, 4706-

-39, 478'1, 4743-4819. 
ANTHONY, SHRI FRANK: 

Bus:ness of the House. 
Vol. n, 3320. 

Vol. X, 2075. 
Callmg Attention to Matter(s) of 

Urgent PuWic Importance: 
Disturbances at Kalka Railway 

Station. 
Vol. V, 10017, 10025-26. 

Railway workers' strike at 
Kharagpur and Kazipet Junc-
tions. 

Vol. V, 9248. 
CoAst.i.tutioa (Ninth Amendment) 

Bill: 
'l4otion tG consider as reported by 

Joint Committee. 
V.ol. WI, 5619-29, 5633. 

Consideration of clauses. 
Vol. VIII, 5650, 5706, 5723, 5729, 

5716-45, 5773, 5863-75, 
5897, 5902, 5910, 5926, 
5928, 5930, 5931, 5932, 

5934. 
Motion to pass, as amended. 

• Vol. VIII, 6067-69. 
Deat1h of Dr. Ambedkar. 

Vol. X, 2065. 
Demands for Excess Grants, 1953-54-

Railways. 
Vol. X, 3388, 3395-3402. 

'Demands for Grants, 1956-57, per-
taining to the Ministry of Food 
and Agriculture and Motions to 
reduce the Demands. 

Vol. nI, 4714-19, 4738. 
Demands for Grants, 1956-57 per-

taining tQthe Ministry of Home 
Affairs and motions to reduce the 
Demanda. 

Vol. III, 4944-52. 
Demands for Grants,· 1956~57-

Railways and motions to reduce 
the DemanM. 

V-ol II, 2104-12. 

----- ----_._-- ----_ .. _._,. __ .- --
ANTHONY, SHRI FRANK: conteL 

Demands for Supplementary Grants, 
1956-57-Railways and motiom: to 
reduce the Demands. 

Vol. X, 3388, 3395-3402, 3403, 
3404. 

Discussionre Madras-Tuticorin 
train disaster. 

Vo1. IX, 1229-37. 
Discussion re strike situation in 

Kharagpur. 
Vol. V, 9799, 9800, 9808, 

9834-39. 
Election of Speaker. 

Vol. II, 1957, 1961~62. 

General discussion of the Railway 
Budget, 1956-57. 

Vol. II, 1827-36. 
Indian Railways (Amendment) Bill 

(as passed by Rajya Sabha): 
Motion to consider. 

Vol. VII, 4314-22. 
Consideration of clauses_ 

Vol. VII, 4402, 4403-12, 4416, 
4417, 4418, 4424, 4425-26, 

4427-30, 4431-32, 4433-
36, 4437-40, 4441. 

Motion(s) for Adjournment: 
Disturbances at Kalka Railway 

Station. 
Vol. V, 10017, 10025-26. 

Railway workers' strike at 
Kharagpur and Kazipet Junc-
tions. 

Vol. V, 9248. 
Situation at Calcutta Port. 

Vol. VIII, 6241-43, 6244, 
6245, 6247. 

Strike notice by Vishakhapatnam 
Harb()ur and Port Workers' 
Union. 

Vol. VI, 623. 
Motion re international situation. 

Vol. IX, 499, 527-38. 
Motion re Report of Government 

Inspector of Railways on derail-
ment of 319 Down Express. 

Vol. X, 2003, 2004-12, 2045, 
2049. 

Question of Privilege re comment!; 
made by the HindustanTimes on 
Indian Railways (Amendment) 
Bill. 

Vol. VIII, 4699-4702. 
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ANTHONY, SHRI FRANK: contd, 
. States Reorgani;;ation Bill; 

Motion to refer to Joint Com-
mittee. 

Vol. IV, 6305, 6380. 
Motion to consider as reported by 

Joint Committee. 
Vol. VI, 1033-47. 

Consideration of clau.ses. 
Vol. VI, 1719-20. 

Vol. VII, 2411-14, 2474-75, 
21558-54. 

ANTIBIOTICS: 
Demand(s) for Grant(s), 1956-57: 

Capital Outlay of the Ministry of 
Production: 
Motion to reduce the Demand: 

Hindustan Antibiotics Factory. 
Vol. III. 4422-77, 4481, 4481-

4534, 4541-53. 

ANTI-VENENE SERUM: 
Demands for Grants, 1956-57, 

Travancore-Cochin: 
Medical: 

Motion to reduce the Demand: 
Failure to have adequate 

stock of -- in hospitals 
and dispensaries. 

Vol. V, 8296, 8314-46. 

APARTHEID POLlCY: 
Demands for Grants, 1956-57: 

External Affairs: 
Motion to reduce the Demand: 

Apartheid policy at South 
African Government vis-
a-vis Indians. 

Vol. III, 3600-86, 3689-3708. 
3720-63, 3764-75. 

APPLEBY'S REPORT: 
On re-examination of India's 

Administrative system, etc.-Laid 
on the Table. 

Vol. VII, 3084. 

APPOINTMENT OF INDIAN EM-
PLOYEES IN FOREIGN EM-
BASSIES BILL (BY SHRI 
KRISHNACHARYA JOSHl): 
See under "Bill (8) ", 

APPROPRIATION ACCOUNTS: 
See "Accounts". 

APPROPRIATION BILL, 19J)6: 
See under "Bill (s) " . 

APPROPRIATION (NO. 2) BILL, 
1958: 
See under "Bill(s) ". 

APPROPRIATION (NO. 3) BILL, 
1956: 
See under "Bill(s)". 

APPROPRIATION (NO. 4) BILL, 
1956: 
See under "Bill(s)", 

APPRIPRIATION (NO.5) BILL: 
See under "Bill (s) ", . 

APPROPRIATION 
BILL: 
See under "Bill ( s) ", 

(RAILWAYS) 

APPROPRIATION (RAILWAYS) NO. 
2 BILL: 
See under "Bill(s)", 

APPROPRIATION (RAILWAYS) NO. 
3 BILL: 
See under "001 (9) ", 

APPROPRIATION (RAILWAYS) NO 
4 BILL: 
See under "Bill (s}", 

APPROPRIATION (RAILWAYS) NO, 
5 BILL: 
See under "Bilns) ". 

APPROPRIATION (RAILWAYS) NO 
6 BILL: 
See under "Bill(s)". 

APPROPRIATION (RAILWAYS) NO. 
7 BILL: 
See under "Bill(s)", 

APPROPRIATION (VOTE ON 
ACCOUNT) BILL: 

See under "Bill(s)". 

APPROPRIATION TO DEPRECIA-
TION RESERVE FUND: 
Demands for Grants, 1956-57-

Railways, 
Vol. II, 2286-97. 

Demands 10f' ~ Grants, 
1935-58-Railways. 

Vol. II, 2301-44. 
--.---.----------.---- .. -.-.-.~.-----... - -- .. -•.... - .. _------ .. ---
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APPROPRIATION TO DEVELOP-

MENT FUND: 
Demands for Grants, 1056-57-

Railways. 
Vol. II, 2287-98. 

Demands for Supplementary Grants, 
1955-56-Railways. 

Vol. II, 2302-44. 

APPROPRIATION TO REVENUE 
RESERVE FUND: 

Demands for Excess Grants, 
1950-51-RaJIways. 

Vol. II, 2303-46. 
Demands lor Excess Grants, 

1951-52-Railways. 
Vol. II, 2304--47. 

ARAMBAGH: 
Demands for Grants, 1956-57-

Railways: 
Construction of New Lines-

Capital and Depreciation Fund: 
Motion to reduce the Demand: 

Failure to open new line from 
Satragacht to via 
Khanakul and also from 
Tarakeswar to --. 

Vol. II, 1899-1932, 1950, 
19'70-2040. 

ARCHAEOLOGY: 

Demands for Excess Grants, 1951-52. 
Vol. VII, 3920, 3922-54, 3955. 

Demands for Gl'ants, 1956-57. 
Vol. III, 5387, 5388-5423, 

6427, 5~8-82, 5483. 
Motions to reduce the Demand: 

Failure of the Government to 
preserve in proper condition 
ancient monuments like 
Jumma Masjid at Adoni in 
Andhra State. 

Vol. III, 5388-5423, 5427, 
1428-82. 

Failure to maintain in proper 
condition ancient monuments 
called Venkanur Bhavi in 
Adoni and Halvi of Adon! 
Taluq, Andhra State. 

Vol. llI, 538&-5423. 5427, 
5428-82. 

ARCHAEOLOGY: .contd:-------
Demands for Grants, 1956-57: contd. 

Motion to reduce the Demand: 
contd. 

Failure to maintain properly 
ancient monuments of Vijay-
nagar Kingdom in Hampi 
village of Bellary district in 
MY80re State. 

Vol. III, 5388--M23, 5427, 
5428-82. 

Demands for Grants on Account, 
1956-57. 

Vol. II. 2219, 2222. 
Demands for Supplementary Grants, 

1955-56. 
Vol. I, 1244-80. 

!\RCHITECT(S): 
Demands for Supplementary Grant.. 

1956-57: 
Other Capital Outlay of the Mi-

nistry of Production: 
Motion to reduce the Demand: 

Favouritism and nepotism in 
the matter of contracts and 
se1ecting -- in the H.M.T. 
Ltd. 

Vol. X. 3209-35. 
!\RIYALUR: 

Demands for Supplementary Grant., 
1956-57 -Railways: 
Ordinary Working Expenses --

Miscellaneous Expe~ses: 
Motions to reduce the Demand: 

Details of additional com-
pensation regarding Meh-
boobnagar and -- railway 
accidents. 

Vol. X, 3405-55. 
Question of compensation 

regarding railway accidents 
near Mehboobnagar on 
Central Railway and-
on Southern Railway. 

Vol. X. 3404. 3405-55. 
Statement re allegations of callous-

ness at -- train accident. 
Vol. X. 3529--33. 

Telegram received by Shri Kamath 
re -- train disaster-Laid on the 
Table. 

Vol. X. 3892-97. 
--'~--.-----~-------------



ARMS AND AMMUNITIONS: 
Demands for Grants, 1956-57: 

Ministry of Defence: 
Motions to reduce the Demand: 

ARMY: 

Failure to modernise weapon-
manufacture technique and 
wherever necessary to 
obtain essential reqlre-
ments from outside. 
Vol. II, 3180-3243, 3244, 

3253-:-3314. 

Need to provide our Armed 
Forces with improved wea-
pons of offence and defellce. 
Vol. II, 3180-3243, 3245, 

3253-3314. 

Demands for Granu 1956-57: 
Defence Services, Etfective-

Army: 
Motion to reduce the Demand: 

AROOR: 

Use of armed forces for pollc-
ing purposes. 
Vol. II, 3180--3243, 3249, 

3253-3314. 

Demands for Grant, 1958-57: 
Communications (Including Na-

tional Highways): 
Motion to reduce the Demand: 

Delay in constructing the 
bridge at --, Mukkam 
and Alwaye in Travancor~ 
Cochin. 
Vol. II, 3480--3516. 3519, 

3520--33. 

ARREST(S) OF MEMBER(S): 

Arrest and conviction of Shri V. G. 
Deshpande. 

Vol. In, 3865. 

Arrest and detention of Shrl 
Bhajahari Mahata. 

Vol. V, 7845-46. 
Arrest and detention of Shri 

Chaitan Majhi. 
Vol. V, '1845-48. 

Arrest and re1ease of Shri 
Saidullah Khan Kazmi: 

Vol. V, 98'11. 

3I 

ARREST(S) OF MEMBER(S): con.td. 
Arrest of Pandit Bhagwaticharan 

Shukla. 
Vol. I. 973. 

Arrest of Shri Bhajahari Mahata. 
Vol. IV, 7533. 

Arrest of Shri Chaltan Majhi. 
Vol. IV, 7533. 

Arrest of Shri H. V. Kamath. 
Vol VII, 3411-13. 

Arrest of Shri Tuahar C!latterjea. 
Vol. IV, 6175. 

Arrest of Shri V. G. Deshpande. 
Vol. III, 3594-95. 

Motion for Adjournment: 
Arrest of certain demonstrators. 

Vol. IV, 6293-96. 
Warrant for arrest of Shri V. P. 

Nayar. 
Vol. I. 715. 

ARTISAN(S) : 

Demands for Grants, 1956-57: 
Other Organisations under the 

ASIA: 

Ministry of Production: 
Motion to . reduce the Demand: 

Working of Cottage Industries 
Board with special ref-
erence to providing inade-
quate rellef to village -
and workers. 
Vol. III, 4422-77, 4479, 

4481--4534, 4541---53. 
Working of 

Board and its 
give relief to 
craft --. 

Handicrafts 
failure to 

the Handi-

Vol. nI, 4422-77, 4479, 
4481-4534, 4541-53. 

Demands for Grants, 1958-57: 
External Affairs: 

Motion to reduce the Demand: 
Programme of collective peace 

for Asian countries. 
Vol. ill, 3600-86, 3688, 

3689-3708, 3720-63, 
3764-75. 



ASIA:' contd. 
BaoluiUln re representation of 

African and Asian natiou in 
U.N.O. 

Vol. VI, 483-86, 2158-2216. 

ASIAN-AFRICAN 
BANDUNG: 

CONFERENCE, 

Presentation of General Budget, 
195.5-56: 
Participation of India in the 

AfFe-AtH8fl conference held at 
.amlUng in April, 1955. 

Vol. 1, 1187. 

President's Address: 
Aa.i.an-African ConitereDce, Ban-

dURA 
Vol. I, 3, 13. 

ASSAM: 
Calling Attention to Matter of 

Urgent Public Importance: 
Flood in -- and relief render-
ed. 

Vol. VIll, 6618-20. 
Dernanclal for Grants. 195&-57: 

Aviation: 
Motion to reduce the Demand: 

Need for SIlllction of Jammu 
operation allowance and 
-- compenlatory allow-
ance to Civil Aviation litaff 
stationed in those places. 
Vol. n, 3325-85, 3394, 3398 

-3449. 
Ministry ci Home Mairs: 

Motioft to reduce the Demand: 
GovemmeJ.It's attitude 

towards Nap Nation&l 
COWlcil and the present 
)IOlke operation in thE 
Naga Hills. 
Vol. III, 4938-58, 4961-

5028, 5029, 5051-&110. 
5113-28. 

~el' CivH Works: 
Motion to reduce the Demand: 

Grant of Assam compensa-
tory allGwance to work-
eharged staft' at --, Manl-
pur and Tripura. 
Vol. rn, 4321-53, 4355, 

4361-96, 4480-16. 
-----_._-----

ASSAM: contd. 
Demands for Grants 1956--5-7-Rail-

ways: 
Railway BOlll'd: 

Motion to reduce the Demand: 
Failure to give Assam special 

coplpensatory allowance to 
Railway workers posted in 
the Assam Zone. 
Vol. II, 1899-1932, 1945, 

1970-2040. 
Grant of Assam allowance to 

the staff working at Lumd-
ini. 
Vol. II, 1899-1932, 1945, 

1970-2040. 
Statement re formation of a rup~ 

oi1 compar.y in --. 
Vol. X, 3327-30. 

ASSURANCES, COMMITl'EE ON: 

8ft ·'CCJIlIP.miitee on Assurances" 
under "Committees, Parliamtm-
tary". 

ASSURANCE(S), GOVERNMENT: 

Statement showing action taken by 
Go-vel'nwent on various assuraoces, 
etc. liven during discussion on 
Delhi Premises (Requisition and 
Evictioa.) Amendment Bill-Laid 
on the Table. 

Vol. III, 4147. 
Statement NI). I showing action 

taken by Govemment on various 
altlv.ftnces. etc. given during the 
Tllirteenth Session, 1956 of Lok 
Sabha--Laid on the Table. 

Vol. vrn, 4541. 
Statemen* no. 1 showing adion 

taken by Government on various 
assu~es, etc. given during the 
Fourteenth Session, 1956 of Lok 
Sabha-Laid on the Table. 

Vol. X, 3890. 
Supplementary statements nos. I, V, 

XI, XV', XVIII, XXV, XXx, 
XXXIV, XL, xxxvm showing 
action taken by Government on 
various auunnces etc. Biven dur-
ing tbe Eleventh, Tenth, Ninth, 
EIghth, Seventh, Sixth, Fifth, 
" 
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ASSURANCE(S) GOVE'RNMENT-
ccmtct. 

Fourth Third, and Second Ses-
sions of Lok Sabha respectively-
Laid on the Table. 

Vol. I, 43-44. 
Supplementary statements nos. II, 

VI, XII, XVI, XIX, XXVI, XXXI, 
XXXV and XLI showing action 
taken ,by Government on various 
Assurances, etc. givp.n during the 
,Eleventh Session, 1955, Tenth Ses-
sion, 1955, Ninth Session, 1955, 
Eighth Session, 1954, Seventh Ses-
sion, 1954, Sixth Session, 1954, 
Fifth Session, 1953, Fourth Ses-
sion, 1953, and Third Session, 1953, 
of Lok Sabha respective'ly-Laid 
on the Table. 

Vol. I, 971-72. 
Supplementary statements nos. XLII, 

XXXII, XXVII, XX, XVII, XIII, 
VII and III showing action taken 
by Government on various assur-
ances. etc. given during th~ 
Third Session, 1953, Fifth Session, 
1953, Sixth Session, 1954, Seventh 
S~ssion, 1954, Eigth Session, 1954, 
Ninth Session, 1955, Tenth Session, 
1955 and Eleventh Session, 1955 of 
Lok Sabha respectively-Laid on 
the Table. 

Vol. II, 2787. 
Supplementary statements nos. 

XXXIX, XLIII, XXXVI, xxxm, 
XXVIII, XVIII, XIV, VIII, IV 
and statement no. I showing action 
taken by Government on various 
assurances; etc. given during the 
Second Session, 1952, Third Ses-
sion 1953, Fourth Session, 1953, 
Fifth Session, 1953, Sixth Session, 
1954, Eighth Session, 1954, Ninth 
Session, 1955, Tenth Session, 1955, 
Eleventh Session, 1955, and 
Twelfth Session, 1956 of Lok 
Sabha respectively-Laid on the 
Table. 

Vol. III, 4537. 
Supplementary . statements nos. 

XLIV, XXXIV, XXIX, XXI, XV, 
IX, V and I showing action taken 
by Government on various as-
surances, etc. given during the 
Third Session, 1953, Fifth Session, 

ASSURANCE(S) GOVERNMENT-
contd. 

1953, Sixth Session, 1954, Seventh 
Session, 195'" Ninth Session, 1985, 
Tenth Session, 1955, Eleventh 
Session, 1955, and Twelfth Ses-
sion, 1956 of Lok Sabha ~spec
tively-Laid on the Table. 

Vol. IV, 7387-88. 
Supplementary statement nQ. II 

showing action taken by Govern-
ment on assurance given by the 
Ministry of Food and Agriculture 
in reply to unstarred question no. 
1263 on the 20th April, 195fJ-Laid 
on the Table. 

Vol. V, 7718. 
Supplementary statements nos. 

XXXV, XXX. XXII, XVI, X, VI 
and III showing action taken by 
Government on various assurances, 
etc. given during the Fifth Ses-
sion. 1953, Sixth Session, 19S4. 
Seventh Session, 1954, Ninth Ses-
sion, 1955. Tenth Session, 1955, 
Eleventh Session. 1955 and 
Twelfth Session, 1956 of Lot 
Sabha respectively-Laid on the 
Table. 

Vol. V, 9869. 
Supplementary statements nos. IV, 

vn. XI, XVIII, XIX, XXXI and 
XLV showing action taken by 
Government on various assurance., 
etc. given during the Twelfth 
Session 1956, Eleventh Session, 
1955, Tenth Session, 1955, Ninth 
Session. 1955, Eighth Session, 19M. 
Sixth Session, 1954, and T!llrd 
Session, 1953 of Lok Sabha res-
pective'ly-Laid on the Table. 

Vol. VI, 247-48. 
Supplementary statements nos. 

XXXVI, XXIII, XX, XVIII, XII, 
VIII and V showing action taken 
by Government on various atr-
surances. etc. given during the 
Fifth Session, 1953, Seventh Ses-
sion, 1954, Eighth Session, 1954, 
Ninth Session, 1955, Tenth Ses-
sion, 1955, Eleventh Session, 1955 
and Twelfth Session, 1956 of Lot 
Sabha respectively-Laid on the 
Table. 

Vol. VII, 2227-28. 
109 LSD.--3. ------------,----"'---_ .. _,----
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ASSURANCE(S) 
,. conti. 

GOVERNMENT-

Supplementary statements nos. 
XXXII, XXI, XIX, XIII, IX. 
VI and I showing action taken 
by Government on various all-
surances. etc. given during the 
Sixth Session. 1954, Eighth Ses-
lion, 19M. Ninth Session, 1955, 
Tenth Session, 1955, Eleventh Ses-
sion, 1955. Twelfth Session, 1956. 
and Thirteenth Session, 1956. of 
Lok Babha respectively-Laid on 
the Table. 

Vol. VIII, 4541-42. 
Supplementary statements nos. 

XXXVII, XXXIII, XXIV, XXII. 
XX, XIV, X, VII and II showing 
action taken by Government on 
various assurances, etc. liven 
during ThiI teenth Session. 1956, 
Twelfth Session, 1958, Eleventh 
Session, 1955. Tenth Session, 1955. 
Ninth Se~sion, 1955, Eig~th Ses-
sion, 1954, Seventh Session, 1954. 
Sixth Session, 1954 and Fifth Ses-
sion, 1953 of Lok Sabha respec-
tively-Laid on the Table. 

. Vol. VIII, 6790-91. 
Supplementary statements nos. 

VIII and II, showing action taken 
by Government on assurances, 
etc. given during the Twelfth Ses-
sion; 1956 and Thirteenth Session. 
1956 of Lok Sabha respectively-
Laid on the Table. 

Vol. IX, 7. 
Supplementary statements nos. 

XXXIV, XXV. XXIII, XI, IX and 
III showing action taken by Gov-
ernment on various 8t;SUrances. 
etc. given during the Sixth Ses-
sion, 1954, Seventh Session, 1954, 
Eig~th Session, 1954, Eleventh 
Session, 1955, Twelfth Session, 
1956, and Thirteenth Session, 1956 
of Lok Sabha respectively-Laid 
on the Table. 

Vol. IX. 367-68. 
Supplementary statements nos. 

XXXVIII, XXXV, XXVI, XXIV, 
XXI, XV, X and IV IIhowing 
action taken by Government on 
various assurances, etc. given 
during the Fifth Session, 1953; 

ASSURANCE ( S) GOVERNMENT-
contd. 

Sixth Session, 1954, Seventh Ses-
sion, 1954, Eighth Session, 1954-
Ninth Session, 1955, Tenth Session 
1955, Eleventh Session, 1955, 
Twe'1fth Session, 1956 and Thir-
teenth Session, 1956 of Lok Sabha 
respectively~Laid on t~e Table. 

Vol. IX, 1119-20. 
Supplementary statements nos. 

XL. XL VI, XXXIX. XXXVI, 
XXV, XXII, XVI, XIII, XI, and 
V showing action taken by Gov-
ernment on various assurances, 
etc. iiven durini the Second 
Session, 1952, Third Session, 1953, 
Fifth Session, 1953, Sixth Session, 
1954, Eighth Session, 1954. Ninth 
Session. hISS, Tenth Session, 1955, 
Eleventh Session, 1955, Twelfth 
Session, 1956 and Thirteenth Ses-
sion, 1956 of Lok Sabha respec-
tively-Laid on the Table. 

Vol. X, 2325-26. 
Supplementary statements nos. 

XXVI, XXIII, XVII, XIV, XII and 
VI showing act.ion taken by Gov-
ernment on various assurances, 
etc. given during the Eighth Ses-
sion, 1954, Ninth Session, 1955. 
Tenth Session, 1955, Eleventh Ses-
sion, 1955, Twelfth Session, 1956 
and Thirteenth Session, 1956 of 
Lok Sabha respectively-Laid on 
the Table. 

Vol. X, 3123-24. 
Supplementary statements nos. 

XXVII, XXIV, XVIII, XV, XIII 
and VII showing action taken by 
Government on various assur-
ances, etc. given during the Eighth 
Session, 1954, Ninth Session, 1955, 
Tenth Session, 1955, Eleventh Ses-
sion, 1955, Twelfth Session, 1956, 
and Thirteenth Session, 1956 of 
Lok Sabha respectively-Laid on 
the Table. 

Vol. X, 3890-91. 
ATHELETIC ORGANISATION(S)-

Demands for Grants, 1956-57-
Tra vancore-Cochin: 
Educations: 

Motion to reduce the Demand: 
Inadequate provision for 
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ATHELETIC ORGANISATION(S)-
-contd. 

athletic and other sports 
organisations and for games 
and athletics in schools. 

Vol. V, 8273, 8314-46. 

ATOMIC ENERGY, DEPARTMENT 
OF: 
Demands for Grants, 1956-57. 

Vol. III, 5611. 
Demands for Grants on Account, 

1956-57: 
Vol. II, 2219, 2237. 

ATOMIC ENERGY RESEARCH: 
Demands for Grants, 1956-57. 

Vol. III, 5611. 
Demands for Grants on Account, 

1956-57. 
Vol. II, 2219, 2237. 

ATOMIC REACTOR PROJECT: 
Agreement on the Canada-India 

Colombo Plan -- and messages 
exchanged between the Prime Mi-
nisters of Canada and India and 
IItate~nt thereon-Laid on the 

\ Table. 
"'-----. Vol. V, 7719. 

ATTORNEY-GENERAL (SHRI M. C. 
SETALVAD): 
Sales-Tax Laws Validation Bill: 

Motion to consider. 
Vol. I, 1048-49. 

AUDIT: 
Demands tor Grants, 1956-57. 

Vol. III, 5485, 5488-98, 5504--
. 39, 5541-5602, 5604. 

Demands tor Grants on Account, 
1956-57. 

VoL li, 2219, 2225. 
Demands for Supplementary Grants, 

1956-57. 
Vol. X, 3334-36, 3337, 3379, 

3380-8l. 
AUDIT REPORT(S): 

Annual Reports and -- on the 
Accounts of Damodar Valley Cor-
poration tor 1952-53 and 1953-54 
- Laid on the Table. 

Vol. I, 42-43. 

I 
I 
I 
I 
I 

AUDIT REPORT(S): contd. 

Appropriation Accounts, etc. De-
fence Services, 1953-54, and--
Defence Service, 1955-Laid on 
the Table. 

Vol. I, 575-76. 

AUTOMOBILE(S) : 

Demands for Grants, 1956-57: 
Ministry of Transport: 

Motion to reduce the Demand: 
Delay in bringing forward 

necessary legislation in the 
matter of motor vehicles. 

Vol. n, 3460-3516, 3517, 
3520-33. 

Tripura: 
Motion to reduce the Demand: 

Need to start a Government 
store at Agartala for sup-
plying motor car parts. 
Vol. III, 4938-58, 4961-

5028, 5043, 5051-5110, 
5113-28. 

Demands for Grants, 1956-57-
Travancore-Cochin: 
Forest: 

Motion to reduce the Demand: 
Policy in regard to the main-

ten3nce of vehicles. 
Vol. V, 8291, 8314-48. 

AUXILIARY AIR FORCE: 
See "Air Force, Auxiliary". 

AVIATION: 
Demands for Grants, 1956-57. 

Vol. II, 3323-24, 3325-85, 
3391-3449, 3450. 

Motions to reduce the Demand: 
Abolition of single room tene-

ments for class IV stat!. 
Vol. II, 3325-85, 3394. 3396 

-3449. 
Abolition of written examina-

tion of aerodrome operato.·s 
for crossing efficiency bar. 

VoL II. 3325-85, 3393, 3396 
-3449. 

Accommodation for every mem-
ber of the staff of the Ch'll 
Aviation Department at all 
airports. 

Vol. n, 3325-85, 3396-
3449. 
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AVlATION-contd. 
Demands for Grants, 1956-57: contd. 
Motions to reduce the Demand: 

contd. 
Cc.mpensationfor duty on 

g-1zettcd holidays for opera-
tional staff of Civil Aviation 
Departmen l. 

Vol. II, 3325-85, 3393, 3396 
-3449. 

Confirmation of all class II and 
III staff who have put in 3 
years' service. . 

Vol. n, 3325-85, 3392, 3396 
-3449. 

Contravention of the standing 
orders in the Indian Airlines 
Corporation. 

Vol. II, 3325-85, 3391, 3396 
--3449. 

Extension of overtime allow-
ance to all operational staff of 
Civil Aviation Department. 

Vol. II, 3325-85, 3393, 3396 
-3449. 

.Filling of all class II posts by 
promotion from class III staft'. 

Vol. II, 332~, 3393, 3396 
-3449. 

Free transport for children of 
staff going to school. 

Vol. II, 3325-85, 3395, 3396 
--3449. 

Grant of in-charge allowance to 
non-gazetted stat! holding 
charge of aerodrome and 
communication standing. 
Vol. II, 3325-85, 3394, 3396-

3449. 
Grant of weekly day off for all 

operational staff. 
Vol. II, 3325-85, 3396, 3396 

-3449. 
High price paid for aviation 
fuel. 

Vol. n. 3325-85, 3391, 3396 
-3449. 

Immediate promulgation of '1cr-
vice code and recruitment 
rules. 
Vol. II, 3325-85, 3394, 3396-

Immediate restoration of 20 3449./, 
days' casual leave. 

Vol. II, 3325-85, 3395, 3396 
-3449. 

AVlATION-contd. 
Demands for Grants, 1956-57: contd. 
Motions to reduce the Demand: 

contd. 
Inadequate quarters for the 

employees of the Indian Air-
lines Corporation. 

Vol. II, 3325-85, 3391, 3396 
-3441. 

Increase in the percentage of 
selection posts in aerodrome 
operators' grade from 15 
per cent to 25 per cent. 

Vol. II, 3325-85, 3394, 3398 
-3449. 

Irregularities 1n the matter ot 
promot:ons in the Indian Air-
lines Corpol'ation. 

Vol. n, 3325-85, 3391, 3396 
-3449. 

Long hours of duty for chowki-
dars in Civil Aviation Depart-
ment. 

Vol. II, 332S-85, 3393, 3396 
-3449. 

Need for appointment of an 
expert committee to review 
the service conditions of the 
Civil -Aviation Department 
emploYL"CS. 

Vol II, 3325-85, 3395, 33se 
-3449. 

Need for categorisation of lIta. 
strictly according to the for-
mula agreed between em-
::~< es :l.1d t!1e management 
in the Indian Airlines Cor-
poration. 

Vol. II, 3325-85, 3391, 3396 
-3449. 

Need for extension of overtime 
allowance to all operating 
staff. 

Vol. II, 3325-85, 3395, 3396 
-3449. 

Need for grant at conveyance 
allowance and for removal of 
discrim:nation betw('en :.ir-
port staff and others in the 
Indian Airlines Corporation 
in that matter. 

Vol. II, 3325-85, 3392, 3396 
-3449. 
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A VIATION-contd. 

Demands for Grants, 1956-57: contd. 
Motions to reduce the Demand: 

ccmtd. 
Need for grant of gazetted holi-

days to the operating staff of 
Civil Aviation Department. 

Vol. n, 3325-85, 3395, 3398 
-3449. 

Need for recognition of the 
Indian Airlines Corporation 
Employees' Union. 

Vol. II, 3325-85, 3392, 3396 
-3449. 

Need tor regularisation of 
working hours of the em-
p::J~'l:C~ in the Indian Airlines 
Corporation. 

Vol. II, 3325-t5, 3391, 8398 
-3449. 

Need for sanction of Hirakud 
Dam Project allowance ~o the 
sta« of the Civil Aviation 
Department from 1.4.1954 to 
30.9.1954. 

Vol. II, 3325-85, 33~449. 
Need for sanction of Jammu 

operation allowance and 
Assam compensatory allow-
ance to Civil Aviation 8taft 
stationed in those places. 

Vo'1. n, 3325-t5, 3394, 3396 
-3449. 

Need of senior engineers tllLkin, 
minimum of direct technical 
responsibility. 

Vol. II, 3325-t1l, 3392, 3396 
-3449. 

Non-functioning of the Works 
Committee. 

Vol. II, 3325-t5, 3392, UN 
-3448. 

Opening of dispensaries at all 
major airports. 

Vol. II, 3325-85, 3394, 3398 
-3449. 

Opening of residential schools 
for the children of Civil Avia-
tion staft at Madras, Bombay, 
Calcutta and Delhi. 

Vol. II, 3325-85, 1394, 3398 
--34f.8. ---_._. __ . __ .. _----_. 

AVIATION-contd. 
Demands for Grants, 1958-57: contrl. 
Motion'S to reduce the Demand: 

ccmtd. 
Opening of schools in Madras, 

Bombay, Calcutta and Delhi 
for Civil Aviation Department 
staff. 

Vol. II, 3325-85, 3382, 3396 
-3449. 

Provision of accident insurance 
to staff employed in haza.r· 
dous jobs. 

Vol. II, 3325-85, 3392, 3396 
-3449. 

Provision of accommodation and 
facilities before opening nl"W 

aerodromes. 
Vol. II, 3325-85, 3395, 331.11) 

-3448. 
Provision ot free transport for 

Civil Aviation staft in case of 
sickness requiring medical aid 
without insisting on medical 
certificates. 

Vol. II, 3325-85, 3394, 3898 
-3441. 

Provision of free transport tor 
school·going children ot Civil 
Aviation Department staft'. 

Vol. II, 3325-85, 3399, 33M 
-3449. 

Purchase ot Herons, Sky 
masters and other aircraft by 
the Indian Airlines COl·pora. 
tion. 

Vol. II, 3325-85, 3391, 831HS 
-3449. 

Recognisation of Civil Aviation 
Department Employees' 
Union as a trade union. 

Vol. II, 3325-85, 3395,3398 
-3449. 

Restoration of 20 days' cRsual 
leave. 

Vol. II, 3326-85, 3393, 33" 
-3oMe. 

Revision of pay scales of tech. 
nical staff of . Civil Aviation 
Department. 

Vol. II, 3325-85, 3398, 33M 
--M49. 

Trade union statuB to Civil 
Aviation Department Em-
ployees' Union. 

Vol. n, 3325-85, S39S, 33M 
--1441. 
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AVIATION-concld. 
Demands for Grants, 1956-57: contd. 
Motionll to reduce the Demand; 

contd. 
Other Civil Works: 

Motion to reduce the Demand: 
Fllilure to complete and revise 

the seniority lists of work-
charged sian in Second Circle 
Delhi State, Aviation, Plan-
ning, Rehabilitation, Central 
construction, Horticulture, 
Southern Electrical, Madras 
Central, Bombay Central, 
Calcutta Central No. I, Cal-
cutta Central No. II and 
Madhopur Circlt~s. 

Vol. III, 4321-53, 4361-96, 
4400-16. 

Demands for Grants on Account, 
1956-57. 

Vo'!. II, 22]9, 2221. 
J\VIATION FUEL: 

Demands for Grants, 1955-57: 
Aviation: 

Motion to reduce the Demand: 
High price paid for --. 

Vol. II, 3325-85, 33111, 3396 
-34411. 

A YURVEDIC SYSTEM OF MEDI-
CINE: 
See "Medicine. Indigenous System 

of". 
AYYANGAR, SHRI M.A.: 

Election of -- as Speaker. 
Vol. II, 1953-54. 

AZAD, MAULANA: 
States Reorganisation Bill: 

Consideration of clauaes. 
Vot VII, 2381.._. 

AZAD, SHRl BHAGWAT JHA: --
All India Khadi and Village Indus~ 

tries Commission Bill: 
Motion to pass, as amended. 

Vol. VIII, 5331. 
Banking Companies (Amendment) 

Bill: 
Motion to consider and amend-

ment to refer to Select Com-
mittee. 

Vol. X, 3909-15, 3920. 
Bihar and West Bengal (Transfer 

of Territories) Bill: 
Motion to refer to Joint Commit-

tee. 
Vol. VI, 8U, 873, 902, 903. 

AZAD SHRI BHAGWAT JHA-<ontd. 
Dem'ands for Grants, 1956-57: contd. 
Motion to reduce the Demand: contd. 

Motion to consider as reported by 
Joint Committee. 

V 01. VII, 3442, 3448, 3459, 
3475, 3491-92, 3548, 3552. 

Consideration of clauses. 
Vol. VII, 3604, 3609, 3610, 

3M~1. 

Business of the House. 
Vol. VIIl, 4876. 608t1. 

Centra'l Excises and Salt (Amend-
ment) Bill: 
Notion to consider. 

Vol. VIII, Ml2-15, 
Central Excises and Salt (Second 

Amendment) Bill: 
Motion to pass, as amended. 

Vol. X, 3674. 
Constitution (Ninth Amendment) 

Bill, 1956: 
Motion to ref~r to Joint Commit-

tee. 
Vol. IV, 6513. 

Constitution (Tenth AmendDH!nt) 
Bill: 
Motion to refer to Joint Commit-

tee: 

Vol. V, 7811. 

Demands for Excess Grants, 1953-
54-Railways. 

Vol. X, 3410-13. 
Demands for Grants, 1956-57 per-

taining to the MiniBtry of Com-
merce and Industry and motions 
to reduce the Demands. 

Vol. III, 5280-64. 
Demands for Grants, 1956-57 per-

taining to the Ministry of Com-
munications and motions to re-
duce the Demands. 

Vol. II, 3421. 
Demands for Grants, 1956-57 per-

taining to the Ministry of Defence 
and motions to reduce the De-
mands: 

Vol. II. 3202. 3211, 3237-43. 
3268, 3304, 3305. 

Demands for Grants, 1956-57 per-
tainin« to the Ministry of Educa-
Hon and motions to reduce the 
Demands. 

V 0'1. m, 5439, 5181. 
-------------------------------------------------------------
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AZAD, SHRI BHAGWAT JHA-contd. 

Demands for Grants, 1956·57 per· 
taining to the Ministry of External 
Affairs and motions to reduce the 
Demands. 

Vol. III, 3673-81. 
Demands for Grants, 1956-57 per-

taining to the Ministry of Irriga-
tion and Power and motions to 
reduce the Demands. 

Vol. III, 4175, 4230-34, 4244. 
. Demands for Supplementary Grants, 

1956·57 pertaining to the Ministry 
of Rehabilitation and motions to 
reduce the Demands. 

Demands 
Grants, 
motions 

Vol. X, 3383. 
for Supplementary 
1958-57-Railways and 

to reduce the Demands. 
Vol. X, 341~13. 

Discussion re: leakale of Budget 
proposal •. 

~ol. II, 3155, 3160-83. 
Finance Bill: 

Motion to consider. 
Vol. IV, 5788. 

Finarn:e (No.2) Bill: 
Motion to consider. 

Vol. X, 2612, 2625. 
Finance (No.3) Bin: 

Motion to consider and amend-
ment to refer to Select Com-
mittee. 

Vol. X, 2812, 2625. 
General discussion of the General 

Budget, 1956-57. 
Vol. II, 2767, 2788. 

General discussion of the Railway 
Budget, 1956-57. 

Vol. II, 1668, 1672-79. 
HaLf-an-hour discussion re action 

taken on Jaundice Enquiry Com-
mittee's Report. 

Vol. V, 9995--98, 10002, 10006. 
Half-an-hour discussion re National 

Discipline Scheme. 
Vol. V, 9856-57, 9860. 

Hindu Succession Bill (as paslled by 
Rajya Sabba): 
Mation to consider. 

Vol. IV, 6845, 6S83, 6876--83, 
• 951. 

AZAD, SHRI BHAGWAT JHA-contd. 
Consideration of clauses. 

Vol. IV, 7146, 7157, 7185-86, 
7187, 7182. 

Industrial Disputes 
and Miscellaneous 
Bill: 
Motion to consider. 

(Amendment 
Provisions) 

Vol. VI. 577-81. 
Life Insurance (Emercency Provi-

sions) Bill: 
Motion to consider . 

Vol. I, 1364, 1379-8'4. 
Motion on Address by the PnI6-

dent. 
Vol. I, 291-.301. 

Motion re international situation. 
Vol. IX, 442. 

Motion re working of Preventive 
Detention Act. 

Vol. V, 9989, 9990, 99t!. 
National Volunteer Force Bill: 

¥otioo to consider. 
Vol. VIII, 4733·34, 4739-41. 

Newspaper ( Price and Page) Bill 
<a. passed by RBjya Sabba): 
Motion to pan. 

Vol. VIII, '89~900, 4901. 
Question ot privilege: 

Warrant of arrest tor B member 
during session. 

Vol. II, 1822. 
Resolution re appointment ot a 

committee on industrial and com-
mercial Itate undertakings. 

Vol. nI, 5311. 
Resolution re appointment of com-

mittee on working of Directive 
Prindples of State Policy. 

Vol. VIII, 5125, 5130, 5132-37. 
Resolution re ceiling on income of 

an individual. 
Vol. V, 8092, 8093-8108. 

Resolution re enquiry into working 
of Income Tax Department. 

Vol. vr, 47%. 
Resolution re nationallstion of 

banks. 
Vol. IV, 6632, 6634, 6637, 6639-

45. 
Resolution re Second Five Year 

Plan . 
Vol. VIII, 6709, 6722-33. 
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B. C. G. VACCINATION: 
Demands for Grants, le56-57: 

Public Health: 
Motion to reduce the Demand:-

Disapproval of policy regard-
ing B. C. G. mass vaccina-
tion programme. 
Vol. III, 4250-58, 4261, 

4266-4318. 

BACKWARD CLASSES: 

Demands for Grants, 1956-57; 
Education: 

Motion to reduce the Demand: 
Irregularity in payment of 

Central scholarships to 
studer.ts belonging to sche-
duled castes, scheduled 
tribes and other --. 

Vol. III, 5388-5423, 5427, 5426-
82. 

Ministry of Home Affairs: 
Motion to reduce the Demand: 

Policy of giving appointments 
to persons belonging to the 
-- in the departments of 
Central Government. 
Vol. III, 4938--58, 4961-

5028, 5031, 5051-5110, 
5113-28. 

. Ministry of Labour: 
Motion to reduce the Demand: 

Failure to provide employ-
ment in the Ministry to the 
-- on the basis of popu-
lation. 

Vol. III, 4827--87, 4892, 
48e4--4933. 

Miscellaneous Departments and 
Expenditure under the Minia-
try of Home Affairs: 
Motion to reduce the Demand: 

Failure to give proper repre-
sentation to people of --
according to their popula-
tion in the matter of selec-
tion of Indian Administra-

-'----

tive Service. 
Vol. Ill, 4938--58, 

5028, 5051-5110, 
28. 

4961-
5113-

----_._--_. -.--.~--------- .. --
BACKWARD CLASSES--contd. 

Demands for Grants, 1958-57: contd. 
Tripura: 

Motion to reduce the Demand: 
Non-implementation of the 

various schemes laid down 
in the First Five Year Plan 
for the improvement of the 
lot of the scheduled castes, 
scheduled tribes, and other 
Vol. III, 4938--58, 4961-

5028, 5029, 5051--5110, 
5113--28. 

See al80 "Scheduled Castes and 
Scheduled Tribes". 

BACKWARD CLASSES COMMIS-
SION: 
Demands for Grants. 1956-57: 

Ministry of Home Mairs: 
Motions to reduce the Demand: 

Delay in publishing report 
of the --. 
Vol. III, 4938--58, 4961-

5028, 5030, 5051--5110. 
5113--28. 

Failure to implement recom-
mendations of the Report. 
Vol. III, 4938-58, 4961-

5028, 5030, 5051-5110, 
5.113-28. 

Unnecessary delay in pub-
lishing recommendations 
of the --. 
Vol. III, 4938--58, 4961-

5028, 5031. 5051--5110, 
5113--28. 

Report of -- and memorandum 
explaining action· taken thel'eon 
-- Laid on the Table. 

Vol. VIII, 5341. 

BACTERIOLOGY: 
Demands for Grants,. 1956-57: 

Travancore-Cochin: 
Public Health: 

Motion to reduce the 
Demand: 
Failure of Government to 

expand the BacteriolOli-
cal Laboratory and to 
provide adequate resarch 
in --. 
Vol. V, 8299, 8314--48. 
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BAGHDAD PACT: 
President's Address: 

Military Pacts. 
Vol. I, 6. 15. 

8AHADUR SINGH, SHRl: 
Constitution (Ninth Amendment) 

Bill: 
Consideration of clauses. 

Vol. V1ll, 6039. 
Demands for Grants, 1956-57 per-

taining to the Ministry of Finance 
and motions to reduce the 
Demands. 

Vol. m, 554~2. 
Motor Vehicles (Amendment) Bill: 

Consideration of clauses. 
Vol. IX, 1415, 1428-31. 

States Reorganisation Bill: 
Consideration of clauses. 

Vol. VI, 20~25, 

BALAKRISHNAN, SHRI: 
Demands for Grants, 1956-57 per-

taining to the Ministry of Irri-
gation and Power and motions to 
reduce the Demands. 

Scheduled Castes 
Tribes Orders 
Bill: 

Vol. III, 4152-54. 
and Scheduled 

(Amendment) 

Consideration of clauses. 
Vol. VIII, 6418-20. 

Slum Areas (Improvement and 
Clearance) Bill ( as passed by 
Rajya Sabha): 
Motion to consider. 

Vol. X, 4172-73. 

BALASUBRAMANIAM, SHRI: 
States Reorganisation Bill: 

Consideration of clauses. 
Vol. VI, 1710. 

BALDEV SINGH COMMITTEE: 
Demands for Grants, 1956-57: 

Defence Services, Effective--
Army: 
Motion to reduce the Demand: 

Non-publication Of the--
Report on Defence Produc-
tion Establishments. 
VoL n, 31~243, 3250, 

3253-381<&. 

BALDEV SINGH COMMlTTEE-
contd. 
Demands for Grants, 1956-57: contd. 

Ministry of Defence: 
Motion to reduce the Demand: 

Need to implement the re-
commendation of -- on 
the reorganisation of ord-
nance factories. 
Vol. II, 3180, 3243, 3246, 

3253-3315. 

BALDEV SINGH. SARDAR: 
Leave of absence to, 

Vol. X, 3535-38; 
BALL BEARING INDUSTRY: 

Report of Tarift' Commission 011. 
continuance of protection to --. 
and Government resolution anet 
statement thereon-Laid on the 
Table. 

Vol. VII, 2547-49. 

BALMIKI, SHRI: 
Demands for Grants, 1956-57 per-

taing to the Ministry of Works, 
Housing and Supply and motions. 
to reduce the Demands. 

VoL III, 4361--69~ 
Scheduled Castes and Scheduled 

Tribes Orders (Amendment) 
Bill: 
Consideration of clauses. 

Vol. VIII, 6429. 6435-40, 
6447-48, 6451, 649a.99, 
6523. 

Slum Areas (Improvement anet 
Clearance) Bill (8!: passed by 
Rajya Sabhs): 
Motion to consider. 

Vol. X, 4200-04. 

BANDUNG CONFERENCE: 
See "Asian-African Conference, 

Bandung". 
BANERJEE, SHRI: 

Demands for Grants, 1956-57-&11-
ways and motions to reduce the 
Demands. 

Vol. II, 1993-94. 
Indian Institute ot TechnololY 

(Kharagpur) Bill: 
l4otion to consider and amend-

ment to refer to Seleet Com· 
mittee. 

Vol. VII, 4496-98 .. 
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:BANKS; 
Resolution re nationalisation of. 

Vol. IU, 5336. 
Vol. IV, 6617-65. 

BANK RATE: 
Calling Attention to M8tter(s) of 

Urgant Public Importance: 
Change in British --. 

Vol. II, 1706-07. 

:BANKING COMPANIES (AMEND-
MENT) BILL: 

.See under "Bill-. 

BANSAL, SHRI: 

Agricultural produce (Develop-
ment and Warehousing) Corpo-
rations Bill: 
Motion to consider. 

Vol. V, 7838, 7894, 7925, 
7926, 7930, 7995, 8002, 
8007-08. 

'Consideration of clauses. 
Vol. V, 8017, 8031. 

~ppropriation (No 2) Bill: 
Motion to consider. 

Vol. IV, 6036,6043. 
Arrest of Shri H. V. Kamath. 

Vol. VII, 3412. 
Business Advisory Committee: 

Motion re Thirty fifth report snd 
recommendin, to Rajya Silbha 
to join the Committees on the 
Second Five Year Plan. 

Vol. V, 7988-89. 
:Business of the House. 

Vol.l,1l33. 
Vol. IV, 6699--6700. 

Vol. V, 8506, 8507, 8510. 
Vol. VII, 2220. 

Vol.. VIII, 5188. 
Capital Issues (Continuance of 

Control) Amendment Bill-
Motion to consider. 

Vol. I, 906-08, 975--82. 
'Central Excises and Salt (Amend-

ment) Bill: 
Motion to consider. 

Vol. VIII, 536'1-76, 5475. 
'Central Sales Tax Bill: 

Motion to consider and amend-
ment to refer to Select Com-
mittee. 

VoL IX, 1852--60. 

BANSAL, SHRI-contd. 
Constitution (Ninth Amencin!ent) 

Bill: 
Consideration of clauses. 

Vol. VIII, 5650, 5651, 5954, 
5961, 5963-61. 

Constitution (Tenth Anumdment) 
Bill: 
Motion to refer to joint Com-

mittec. 
Vol. 'I, ij'5~-7 •. 

Demands for Grants, 1956-57 per-
taining to the Ministry ot Iron 
and Stp.el and Motions to reduce 
the Demands. 

Vol. III, 514:.;1-56, !l18'. 
Discussion re leakage of Budget 

Proposals. 
Vol. 11, 3149-·5 t. 

Draft Min ing Leases (f\1 :l-titkation 
of Terms) Rules, 19S5-Laid on 
the Table. 

Vol. vlI, 3IH~. 
Fjn(ll1ct~ 13ill: 

Consideration of clauses. 
Vol. IV, 5945, 5946, 5949, 3950-55, 

5965, 5968, 5969, 5070, 5972, 
5979-80, 6028-29. 

Finance (No. 2)- Bill: 
lIotiun to cOllsider. 

Vol. X, 2106, 2660--69,2702. 
Finance (No.3) Bill: 

Motion to consider and am~nd
mend to reter to St'iert Com-
mittee. 

Vol. X, 2106, 2660--69, 2702. 
Motion to consider as reported 

by Joint Committe€ and--
amendment to circulate. 

Vol. V, 9887, 9917-23, 9949. 
Demands for Granta, 1956-57 per-

taining to the Mimstry of Com-
merce and Industry and motions 
to reduce the Demands. 

Vol. III. 5237-44. 
Demands for Grants, 1956-57 per-

taining to the Ministry of Finance 
and mot.ion's to reduce the 
Demands. 

Vol. II, 5831--39. 
General discussion on the General 

Budect, 1956-57. 
Vol. tI, 2570-77. 

General discussion on the Railway 
Budget, 1951-57. 

Vol. II, 1757. 
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BANSAL, SHRI: contd. 

Half-an-hour discussion rc cement. 
Vol. IV, 6825-26. 

Hindu Succession Bill (as passed 
by Rajya Sabhs): 
Motion to consider. 

Vol. IV, 6753, 6951, 6962, 6963, 
6964, 0972. 

Consideration of clauses. 
Vol. IV, 6974-75, 7017, 7020, 

7026, 7031, 7168-69, 7172. 
Indian Tariff (Amendment) Bill: 

Motion to consider. 
Vol. IX, 152-59. 

Industrial Disputes (Amendment) 
and Miscellaneous Provisions) 
Bill: 
Motion to consider. 

Vol. VI, 564-70. 
Consideration of clauses. 

Vol. VI, 702-03. 
Industries (Development and Regu-

lation) Amendment BiU: 
Motion to COllsider. 

Vol. IX, 219-29, 242, 243. 
Life Insurance Corporation Bill: 

Motion to refer to Select Commit-
tee: 

Vol. II, 2935. 
Motion to consider as reported by 

Select Coanrnittee: 
Vol. V, 8885, 9018-27. 

'Motion re election to National Food 
and Agriculture Organisation 
Liaison Committee. 

Vol. IV, 6956. 
National Highways Bill: 

Motion to consider. 
Vol. VII, 3179-80, 3183, 3184, 3189, 

3192. 
'Resolution re approval of draft 

Mining Leases (Modification of 
Terms) Rules. 

Vol. VIII, 4981-86, 4994, 5044. 
'ltesolution re Second Five Year 

Plan. 
Vol. VllI, 6737, 7021, 7023. 

lUver Boards Bill (as pa8led by 
Rajya Sabba) 
Motion to pass. 

Vol. VII, 2972, 2973-75. 

BANSAL, SHRI: contd. 

Sales Tax Laws Validation Bill: 
Motion to consider. 

Vol. I, 1070-76, 1100. 
State Financial Corporations 

(Amendment) Bill: 
Motion to consider. 

Vol. VII, 4295-96, 4297-98, 4300. 
Vol. VIII, 4901-09, 4912, 4917. 

Statement on progress re nation ali-
sation of insurance. 

Vol. VIII, 4869. 
Statement re formation of a rupee 

oil company in Assam. 
Vol. X, 3330. 

States Reorganisation Bill: 
Motion to refer to Joint Commit-

tee. 
Vol. IV, 6363, 6382-84. 

Consideration of clauses. 
Vol. VII, 2283, 2284-86, 2671. 

BANSILAL, SHRI: 

Agricultural Produce (Develop-
ment and Warehousing) COl'PO-
ration Bill: 

Consideration of clausel. 
Vol. V, 8033. 

Demand.s for Grants 1958.57 per-
taininc to the Ministry of Irri,a-
tlon and Power and motions to 
reduce the Demands. 

Vol. III, 422'7-30. 
Demands for Grants, 1956-57 per-

taining to the Ministry of Works, 
Housing and Supply and motions 
to reduce the Demands. 

Vol. III, 4322. 
Hindu Adoptions and Maintenance 

Bill (as passed by Rajya Sabha): 
Consideration of clauses. 

Vol. X, 3029-30. 
Life Insurance Corporation Bill: 

Motion to refer to Select Com-
mittee. 

Vol. II, 3095-3101. 
Motion on Address by the Presi-

dent. 
Vol: I, 558--66. 
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BANSILAL, SHRI: conte!. BARMAN, SHRI: contd. 
Motor Vehicles (Amendment) Bill Bihar and West Bengal (Transfer 

(8Ubstitution of section 65, etc: bll of Territories) Bill: 
Shri T. B. Vital Rao): 
Motion to consider. 

Vol. I, 1118-111. 
National Highways Bill: 

Motion to consider. 
Vol. vn. 3162-87. 

Representation ot the People 
(Amendment) Bill: 
Consideration of clauses. 

. Vol. I. 193, 202-06. 
States Reorganisation Bill: 

Motion to refer to Joint Com-
mittee. 

Vol. IV, 6364, 6412-14. 
Bar Councils (Validation ot State 

Laws) Bill, 1955: 
See under "Bill (5) ". 

BAR COUNCILS (VALIDATION OF 
STATE LAWS) BILL, 1956: 

See under "Bill (s) ". 

BARAJAMDA AREA: 
Demands for Grants, 1956-57: 

Chief Inspector of Mines: 
Motions to reduce the Demand: 

Maintenance of roads in min-
ing area around Barajamda. 

Vol. III, 4a27-87, 4893, 
4894-4933. 

Need to improve the relations 
between mine labourers and 
employers in, 

Vol. 1II, 4827-,8'1, 4893, 
4894-4933. 

BARMAN, SHRI: 
Administration of Evacuee Property 

(Amendment) Bill: 
Motion to consider 

ment to refer to 
mittee. 

and amend-
Select Com· 

Vol. IX, 1065·66. 
All India Khadi and Village Indus. / II 

tries Commwion Bill: 

Vol. VIII, 5293, 52119-lS301. 

Motion to refer to Joint Commit-
tee. 

Vol. VI, 924-32. 
Motion to consider as reported by 

Joint Committee. 
Vol. VII. 3520-26. 

3533. 
Consideration of clauses. 

Vol. VU, 3628, 3637. 
Business of the House. 

Vol. VIII, 6028-83. 
Central Excises and Salt (Se<:!ond 

Amendment) Bill: 
Motion to pass, as amended. 

Vol. X, 3665-67. 

Code of Civil Procedure (Amend· 
ment) Bill: 
Motion to consider as reported by 

Joint Conunittee. 
Vol. IX, 62-66, 70. 

Constitution (Tenth Amendment) 
Bill: 
Motion to consider as reported by 

Joint Committee and amend-
ment to circulate. 

Vol. V, 9914-16. 
Demands for Grants, 1956-57 Rail-

way!; and motions to reduce the 
Demands. 

Vol. II, 1975-78. 
Discullsion on Rules re emergency 

recruitment to I.A.S. 
Vol. V, 10175·76. 

Discussion re exodUs of Hindus 
from East Pakistan to India. 

Vol. V, 1013S-42. 

Finance (No.2) Bill: 
Motion to conaider. 

Vol. X, 2626-30, 2649--42. 

Finance (No.3) Bill: 
Motion to consider and amend· 

ment \0 refer to Select Com-
mittee. 

Vol. X, 2826-30, 2648-152. 
Motion to consider. I 

--_._-_._---_ .. _--,---_.....:.... __ .. " ..... __ ._. __ ... -
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BARMAN, SHRI: contd. 
Hindu Adoptions and Maintenance 

Bill (as passed by Rajya Sabha): 
Motion to consider. 

Vol. X, 2978-a1. 
Consideration of clauses. 

Vol. X, 2996, 3006. 
Hindu Minority and Guardianship 

Bill (as passed by Rajya Sabha) 
Motion to consider. 

Vol. VI, 138. 
Consideration of clauses. 

Vol. VI, 260-08. 
Hindu Succession Bill (as passed by 

Rajya Sabha): 
'Consideration of clauses. 

Vol. IV, 6992-93, 6996-98, 
7125-26, 7180--82, 7326, 
7329-30, 7393, 7397, 7399-

7400. 
Indian Coconut Commltte~ 

(Amendment) Bill: 
Motion to consider. 

Vol. VII. 3785--88. 
lnd'an Institute of Technology 

(Kharagpur) Bill: 
Motion to consider and amend-

ment to refer to Select Com-
Qlittee. 

Vol. VII, 4495-96, 4502, 4503. 
Indian Medical Council Bill <as 

passed by Rajya Sabha): 
Consideration of clauses. 

Vol. X. 2449. 
Life Insurance Corporation Bill: 

Consideration of clauses. 
Vol. V. 9117, 9131-34, 9154, 
9166, 9170-71, 9181, 9346, 9350, 

9370. 
Motion on Address by the President. 

Vol. I, 577--84, 688. 
Representation of the People 

(Amendment) Bill: 
,Consideration of clauses. 

Vol. I, 161-62, 178-80. 
Representation of the People <Se-

cond Amendment) Bill: 
Motion to pass, as amended. 

Vol. V, 8855--57. 
Reserve Bank of India (Amend-

ment) Bill: 
Motion to consider. 

Vol. VI, 303-08., 
Resolution re scholarships for 

children of political sufferers. 
Vol. X. 3112 . 

BARMAN, SHRI: contd. 
Scheduled Castes and Scheduled 

Tribes Orders (Amendment) Bill: 
Motion to consider and amend-

ment to circulate. 
Vol. VII, 6129-32. 

Terminal Tax on Railway Passen-
gers Bill: 
Motion to consider. 

Vol. IX, 638-40, 644, 884-86. 
BARROW, SHRI: 

Demands for Grants, 1956-57-Rail-
ways and Motions to reduce the 
Demands. 

Vol. II, 2134-37, 2162. 
Election of Speaker. 

Vol. II, 196i. 
Leave of absence to. 

Vol. VI, 1405-06. 
Leave of abRence to Rt. Rev. John 

Richardson. 
Vol. X, 3902. 

Resolution re appointment of a com-
mittee to examine community 
Projects and National Extension 
Service Schemes. 

Vol. I, 1406. 
BARUPAL, SHRI P. L.: 

Demands for Grans, 1956-57 per-
taining to the Ministry of Reha-
bilitation and motions to reduce 
the Demands. 

Vol. III, 4067-88. 
Scheduled Castes and Scheduled 

Tribes Orders (Amendment) Bill: 
Consideration of clauses. 

Vol. VIII, 6500-01. 
Slum Areas (Improvement and 

clearance) Bill <as passed by 
Rajya Sabba): 
Motion to consider. 

Vol. X, .16D-72. 
BASAPPA, SHRI: 

States Reorganisation Bill. 
Motion to refer to Joint Com-

mittee. 
Vol. IV, 6092. 

Consideration of clauses. 
Vol. VI, 1691, 1758-64. 

BASTI: 
Demands for Grants 1956-57: 

M:nistry of Communications: 
Motion to reduce the Demand: 

Failure to open telegraph, teie-
phone and post offices in the 

. ---------------_._-_._. -
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BAs'rI: contd. 
Demands for Grants, 1956-57: contd. 
Ministry of Communications: contd. 
Motions to reduce the Demand: 

contd. 
rural areas in sufficient num-
ber in Gorakhpur,-and Deo-
ria Districts in Uttar Pradesh. 
Vol. II, 3325-85, 3387, 3396-

3449. 

BASU, SHRI A. K.: 

Leave of absence to. 
Vol. V, 10029. 

Vol. VIII, 6985. 
Vol. X, 3536-38. 

BASU, SHRI K. K.: 

Administration of Evacuee Property 
(Amendment) Bill: 
Motion to consider and amend-

ment to refer to Select Com-
mittee. 

Vol. IX, 1093, 1094. 
Agricultural Produce (Development 

and Warehousing) Corporation 
Bill: 
Consideration of clauses. 

Vol. V. 8026, 8067. 
All India Khadi and Village In-

dustries Commission Bill: 
Motion to consider. 

Vol. VIII, 5304, 5307. 
Appropriation (No.2) Bill: 

Kotion for leave to introduce. 
Vol. IV, 5651. 

Motion to consider. 
Vol. IV, 5768. 

Bihar and West Bengal (Transfer of 
Territories) Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. VI, 831, 838, 903, 960. 

Motion for extension of time for 
presentation of report of Joint 
Committee. 

Vol. VII, 2928. 
Presentation of report of Joint 

Committee. 
Vol. VII, 2986, 2987. 

Motion to consider as reported by 
JoJnt Committee. 

Vol. VII, 3425, 3428, 3459, 
3480, 3481, 3533, 3535, 3555, 
3556. 

BASU, SHRI K. K.: contd. 
Bihar and West Bengal (Transfer 

of Territories) Bill: contd. 
Consideration of clauses. 

Vol. VII. 3557, 3558, 3560, 3561~ 
3562, 3563, 3564, 3565, 3578,,. 
3588, 3596, 3597, 3611, 3627, 
3635, 3640-47, 3652, 3657,. 
3670, 3672, 3673, 3674, 3875,. 

3676-78, 3685, 3694. 
Business Advisory Committee: 

Motion re Forty-fiitth Report. 
Vol. X. 2746 .. 

Motion re Forty-seventh Report. 
Vol. X. 3713. 

Business of the House. 
Vol. I. 1134 .. 

Vol. VII, 4248, 4392. 
Vol. VIII, 4706-07, 4708, 6083~ 

6084, 6086, 6253. 6991. 
Calling Attention to Matters of Ur-

gent Public Importance: 
Demonstration near Parliament 

House. 
Vol. VI, 1232. 

Capital Issues (continuance of con-
trol) Amendment, Bill: 
Motion to consider. 

Vol. I, 993, 994, 997, 1001-12,. 
1019, 1025. 

Central Excises and Salt (Amend-
ment) Bill: 
Consideration of clauses. 

Vol. VIII. 5481. 
Motion to pass, as amended. 

Vol. X, 3672-74. 
Committee on Private Memberl~ 

Bills and Resolutions: 
Motion re Forty-third Report. 

Vol. I, 104-05. 
Motion re Fifty-sixth Report. 

Vol. VI. 1198-1201, 1209. 
Constitution (Amendment) Bill 

(Amendment of articles 37, 291 
and 314 by Shri K. K. Basu): 
Motion for leave to introduce. 

Vol. VIII, 6172. 
Constitution (Sixth Amendment) 

Bill: 
Motion for leave to withdraw. 

Vol. IV, 5643, 5648, 5649. 
Constitution (Ninth Amendment) 

Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. VIII, 5508-22. 
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BASU, SHRI K. K.: contd. 

Con!'!titution (Ninth Amendment) 
Bill: cOntd. 
Consideration of clauses. 

Vol. VIII, 5649, 5650, 5656-60, 
5685, 5686-87, 5693, 5694, 5695-
96, 5700, 5702, 5715, 5723, 5725, 
5126, 5728,5748, 5794, 5802, 
5817--23. 5833, 5855, 5857, 
5858. 5859, 5860, 5902. 5917--
21. 5930. 5949--51, 5988, 6043, 
6063. 

Motion to pass, as amended. 
Vol. VIII, 6064, 6069-71. 

Constitution (Tenth Amendment) 
Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. V, 7757, 7758, 7764, 7765, 

7774, 7776--86. 
Control of Shipping (Continuance) 

Bill: 
Motion to consider. 

Vol. I, 852, 857--62, 884, 886, 
888. 

Kotion to pass. 
Vol. I, 891. 

Correction of answers to starred 
questions Nos. 203 and 531. 

Vol. III, 5503. 
Demands for Excess Grants, 1951-52. 

Vol. VII, 3930-33, 3941. 
Demands for Grants, 1956-57 per-

taining to the Ministry of Educa-
tion and motions to reduce the 
Demands. 

Vol. III, 5472, 5481. 
Demands for Grants. 1956-57 per-

taining to the Ministry of Finance 
and motions to reduce the De-
mands. 

Vol. III, 5506, 5658, 5561. 
Demands for Grants, 1956-57 per-

taining to the Mfnistry of rrrtga~ 
tion and Power and motions to .re-
duce the Demands. 

Vol. III, 4174, 4244. 
Demands for Grants, 1956-57 per-

taining to the Ministry 01 Pro-
duction and motions to reduce the 
Demands. 

Vol. III, 4429--38, 4462, 4477, 
4478-80, 4480-81, 4503, 4504, 

4508, 4514, 4521. 

BASU, SHRI K. K.~(mtd. 

Demands for Grants, 1955-57-Rail-
ways and motions to reduce the-
the Demands. 

Vol. II, 1944, 1945, 1947-48, 
1949-50, 1978-85, 2016, 20211,. 
2033, 2034, 2036, 2037, 2038, 

2039, 2082, 2160. 
Demands for Supplementary Grants, 

1955-56. 
Vol. I, 1213'. 

Demand lor Supplementary Grant, 
1955-56 pertaining to Ministry of 
Commerce and Industry and mo-
tions to reduce the Demands. 

Vol. I, 1215-17, 1221, 1237. 
Demands for Supplementary Grants, 

1955-56 pert.ajnine to Ministry 01· 
Communications. 

Vol. I, 1239-40, 1241, 1242. 
Demands for Supplementary Grants, 

1955-56 pertaining to Ministry of 
Finance and motions to reduce the 
Demands. 

Vol. I, 1251-52. 1253, 1257, 1259-
63, 1268. 

Demand for Supplementary Grant, 
1955-56 pertaining to Ministry of 
Irri,ation and Power and motion. 
to reduce the Demands. 

Vol. I, 1276. 
Demand for Supplementary Grant, 

1955-56 pertaining to Ministry ot· 
Production and motions to reduce-
the Demand. 

Vol. I, 1276. 
.Demand lor Supplementary Grant, 

1955-56 pertaining to the Ministry 
of Rehabilitation and motions to. 
reduce the Demand. 

Vol. I, 1292. 
Demands for Supplementary Grants. 

1956-57 pertaining to the Minis-
tries of Commerce and Industry, 
Finance, Food and Agriculture. 
Home Affairs, and Transport. 

Vol. VII, 3868, 3879, 3880, 38111, 
3903. 

Demand for Supplementary Grant, 
1956-57 pertaining to the Mini8try 
of Communications and motions 
to reduce the Demand. 

Vol. X, 3193. 3194-85_ 
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BASU, SHRI K. K.: contd. 
Demands for Supplementary Grants. 

1956-57 pertaining to the Ministry 
of Home Affairs and motions to 
reduce the Demands. 

Vol. X, 3146, 3152-56, 3169. 
Demands for Supplementary Grants, 

1958-57 pertainini to the Ministry 
of Production and motions to re-
duce the Demands. 

Vol. X, 3209-12. 
:Demands for Supplementary Grants, 

1966-57 pertaining to the Ministry 
of Rehabilitation and motions to 
reduce the Demands. 

Vol. X, 3354-56, 3372-73, 3377. 
Demands for Supplementary Grants 

1956-57 pertaining to Travan-
Core-Cochin State and motions to 
reduce the Demands. 

Vol. VIII, 4592. 
Detention of Shrl A. K. Gopalan. 

Vol. VII, 3918. 
Discussion 're admissibility of 

Motions for adjournment. 
Vol. VII, 2551. 

Electricity (Supply) . Amendment 
Bill, 1956: 
Motion to refer to Select Com-

mIttee. 
Vol. VII, 3295-3303, 3347. 

.Faridabad Development Corporation 
Bill: 
Motion to consider. 

Vol. IX, 1015. 
Motion to consider the amend-

ments made by Rajya Sabha: 
Vol. X, 4102-04. 

Finance Bill: 
Motion to consider. 

Vol. IV, 5769-78, 5895, 5896, 
5899, 5906, 5908, 5924-25, 5926. 

General discussion of the Railway 
Budget, 1956-57. 

Vol. II, 1719, 1721, 1734, 1869, 
1870, 1897. 

Government Premises (Eviction) 
Amendment Bill: 
Motion to consider as reported by 

Select Committee. 
Vol. VII, 4064, 4072. 

Motion to pass, as amended. 
Vol. VII, 4249-58. 

BASU, SHRI K. K.: contd. 
Half-an-hour discussion re Coal 

Mines Provident FWld. 
Vol. VIII, 5022. 

Half-an-hour Discussion re flood-
affected displaced persons In 
Agartala. 

Vol. VII, 3398, 3400, 3408. 

Hindu Succession Bill (as .passed by 
Rajya Sabba): 
Motion to consider. 

Vol. IV, 6871, 6873, 6924-

Consideration of clauses. 
Vol. IV, 7194, 7325, 7447, 'm51. 
7560-64, 7566, 7569, 7570,.7573. 
7580, 7584, 7594, 7600, 7601, 

7604, 7606, 7619-22. 
Indian Coconut Committee <Amend-

ment) Bill: 
Motion to consider. 
Vol. VII, 3790-91, 3796, 3798, 3'79&. 

Indian Cotton Cess (Amendment) 
Bill (as passed by Rajya Sabha): 

Vol. VII, 3393-94, 3766-67, 3772. 
Indian Institute of Technology 

(Kharagpur) Bill: 
Motion to consider and amend-

ment to refer to Select Com-
mittee. 

Vol. VII, 4513, 4514. 
Motion to pass, as amended . 

Vol. VII, 4533-36. 
Indian Lac Cess (Amendment) Bill 

(as passed by Rajya Sabha): 
Motion to consider. 

Vol. VII, 3384. 
Indian Penal Code (Amendment) 

Bill (Amendment of Section wr 
by Shri Dabhi): 
Motion to consider. 

Vol. VI, 1250-52. 
Vol. VII, 2849-51. 

Industrial Disputes 
and Miscellaneous 
Bill: 
Motion to consider. 

(Amendment 
Provisions) 

Vol. VI, 659. 
Informal memorandum containing 

SOme observation on indian eco-
nomic problems and policies by 
World Bank Mission-Laid on the 
Table. 

Vol. VII, 3254. 
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:BASU, SHRI K. K.: ccmtd.' 
iInter-State Water Dispq~ Bill (as 

passed' by Raua sa'bba): 
Motion to consider. 

Vol. VII, 2994-98. 
'Leave of absence to members. 

Vol. X. 3~36. 

'Leave of absence to Rt. Rev. John 
Richarc:llon. 

Vol. X. 3901, 3902. 
Life Insurance (Emergency Prov:l-

sions) Bill: 
Motion to CIOnsider. 

V~. I, 1167, 1471, If~ 1607, 
1637. 1538. 

~ Ips~~ce ~orporations Bill: 
'Motion to conBlder, .. reported by 

Select Committee. 
Vol. V, 8889, 8989, 9t08, 9071. 

'lIlotiOD for Adjournment: 
Situation in Ahmed4bad. 

Vol. vn; 3781-6a, 3'163. 
Strike of civilian employees of 

Naval'Dockyard and Depots at 
Botnbay. 

Vol. IV, 682 ... 25. 
'Violation of Indian territory by 

Portuguese armed forces. 
Vol. I, 22. 

'Kotion on Address by the President. 
Vol. I, 523, 825. 827, 829, 831. 

Motion re appointment of High 
power commisihm on safety In 
coal mines. 

Vol. X, 3882. 
'.Motion re Di~plaCed Persons (Com-

pensation and Rehabilitation) 
Rur.: 

;!I' Vol. VII. 3208. 
r":.1pt~o~ r,e. ,~pre$entation Q~ "the 

People (ConduCt of F!lectiont, and 
EI4!F-Wn. pe.ti~~pn.st ,Jt",les. 
Vol X, 3499, 3305-10, 8317, 3518. 

'Moti~~ r;R~pr~sentation of the 
. PeOple ,<PreParation . of .aeetOrat 
RollS) RuletC 

Vol. VIII, 61"75---1'1,' 1Pll'l-H. 
6232. 

)lQUQn re' sitlUltiqnin N.a,p. Bijla; 
~ol. VA402qO, ~1-24. 

)lotion ,.. IUspiemion of' flrat 'pro-
viso to Rulen. 

Vol. IV, 6087. 
!J09 L.S.D.-4. 

BASU. SHRI K. K.: contd. 
Multi-Unit Cooperative Socletie; 

(Amendment) Bill (u ~' by 
Rajya Sabha): 
Motion to consider. 

Vol. VII, 3361, 3532-46. 
National HighwllYs Bill: 

Consideration, of clauses. 
Vol. vn, 3201. 

Notification making amendments to 
Representation of the People 
(Conduct of Elections and Elec-
tions Petitions) Rules-Laid on 
the Table. 

Vql IX, 851. 
Notification makin, amendment to 

BePresefttation of· the People 
(P.reparation of Electoral RollI) 
Rules-L&ld on the Table. 

Vol. IX, .... 
Preventive Detention (Amendment) 

Bill (Amendment of Sectioft. a. 
'1, 8 and 10 btl (Shrt K. K. &au): 
Motion for leave to introduce. 

Vol. vm, 6171. 
Public Debt (Amendment) Bill: 

Motion to consider. 
Vol. vm, 6212-11. 

'Question of privilege: 
Warrant of arrest' for • member 

during Session. 
Vol. II, 1817. lW. 

Representation of the People 
(A,mendment) Bill: 
¥;otion, to consider U r:eJ)l)rte:d,.". 

Select Comritltfee. . 
Vol. t. 51; 60, 82, 70, 73-75, 

, , 71, 78--,11. 
Consideration of clauses. 

VOl. I, 191, 1 •. 
Re.,re.entatlon of the PeOple ( •• 

cellaneous PrOvisiOns)" BU1: . 
14Ott:on' -to cOnsider." ' 

'Y0l. X, 3484, 3472-71. 
'Considertion at clauses. 

Vol. X, 3482, 3484, 3481. 
Representation of' the PeoPle 

(Second Amendment) Bill:"' 
.JIotion to consider. .. repOrted by 

Select Committee. . 
Vol. m, 841 •. 
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BASU, SHRI K. K.: contd. 
Representation of the People 

(Second Amendment) Bill: conta. 
Consideration of clauses. 

Vol. V, 8519, 8520-23, 8526, 
8533-34, 8549, 8550, 8551, 8553-
54, 8557, 856~2, 8567, 8568,. 
8571, 8573, 8574, 8575, 8577. 
8578-79, 8585, 8591-95, 8614. 
8619, 8634--36. 8837. 8898, 
8730, 8733-36, 8753. 8764, 
8770, 8771-74, 8797. 8799, 
8805. 

Representation of the People (Third 
Amendment) Bill: 
Motion to consider. 

Vol. VIII. 6148. 6160-62. 
Reserve Bank of India (Amend-

ment) Bill: 
Motion to pass, as amended. 

Vol. VI, 407. 
Resolution re appointment of a com-

rlittee on industrial and commer-
cial state undertakings. 

Vol. III. 3989. 
Resolution re ceiling on income of 

an individual. 
Vol. V, 8106, 8109. 

Resolution re InduRtrial Service 
Commission. 

Vol. I, 120-25, 140, 141, 148, 
150. 

Resolution re President's Proclama-
tion re Travancore-Cochin. 

Vol. VIII, 5090. 1092. 
Resolution re scholarships for child-

ren at political sufferers. 
. Vol. X, 3110. 

Resolution re Second Five Year 
Plan. 

Vol. VIII, 8759, 6931. 8932. 
Sales Tax Laws Validation Bill: 

Motion to consider. 
Vol I, 1034, 1046, 1055-47, 1070. 

Shrl Kashi Visvanath Mandir Bm 
(bv Shri RaghuMth Singh): 
Motion to consider. 

Vol. II. 2171. 
Standards at Weigbta and Measures 

Bm: 
Motion to refer to Joint Com-

mittee. 
Vol. vm. ~6. 

BASU, SHRI K. K.: contd. 
State Financial Corporations; 

(Amendment) Bill: 
Motion to consider. 

Vol. VII, 4286-8'Z, 4290, <lU5, 
4296, 4297. 

Vol. VIII, 4945, 4946. 
Consideration of clauses. 

Vol. vm, 4948-52, 4956, 4957-
59,' 4960, 4961-64, 4965, 4968, 

Motion to pass, as amended. 
Vol. VIII, 4972-73. 4974~ 

Statement re formation of a rupee-
oil company in Auam. 

Vol. X. 3829. 
Statement re train accident between, 

Jadcherla and Mahbubnagar. 
Vol. VIII. 8stelL 

States Reorganisation Bill: 
Motion for leave to introduce. 

Vol. IV, 5637-38~ 
Motion to refer to Joint Com-

mittee. 
Vol. IV, 6082, 6140, 6210, 82f.5;. 

8247. 
Motion to consider as reported by 

Joint Committee. 
Vol. V, 1113. 

Consideration of clauses. 
Vol. VI, 1715, 1742. 

Vol. VII, 227'1, 2333, 2458-59;. 
2489-70, 2474, 2560, 2601, 2835,. 
2636, 2637, 2648. 2653, 26M,. 
2668, 2695-96. 

Motion to pass, as amended. 
Vol. vn. 2801. 

States Reorganisation (Amendmellt}l 
Bill: 
Motion to pass, as amended. 

Vol. IX, 868. 688. 
Statistical information re worklnr 

of Preventive Detention Act;-
Laid on the Table. 

Vol. V, 8135. 
Suppression of Immoral Traflic iD 

Women and Girls BnI: 
Motion to. refer to Select Com-

mittee. 
Vol. VII, 4I1T. ------------ .. ---... ~ 
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BASU, SHRI K. K.: contd. 
Supreme Court (Number of Judees) 

BiU: 
Motion to consider. 

Vo!. VII, 3807-11, 3828. 
Terminal Tax on Railway PasseDlers 

Bill: 
Motion to consider. 

Vol. IX, 613. 

BAWA CROCKERIES: 
Demands for Granu, 1858-57 Tra-

vancore-Cochin : 
Industries: 

Motion to reduce the Demand: 
Whole-sale contract liven to 
-- resultin, 1D a huge loa 
to the Ceramic Factory, 
Kundara. 

Vol. V. 8311, 8314-48. 

BUDI AND CIGAR LABOUR BILL 
(btl Shri A. K. Gopalan): 
See under "BILL(S)". 

BUDI INDUSTRY: 
Demands for Grants. 1856-57: 

Ministry of Labour: 
Motions to reduee the Demand: 

Need for proper application of 
Factories Act to. 
Vol. III, 4827-87, 4880, 

4894-4933. 
Need to provide loans to bicl1 

factory owners in Tripura 
to construct housing accom-
modation for workers. 
Vol. m. 482'1-87, 4888, 

4894-4983. 
Need to revise the wage seale 

of bidi worken in Tripura. 
Vol. m, 4827-87. 4889, 

4894-4933. 

BELTING INDUSTRY: 
Demands for Grants, 1958-57: 

Ministry of Commerce and Indus-
try: 
Motion to reduce the. Demand: 

Need for giving protection to 
indigenous apinat 
competition from foreilll 
firms. 
Vol. m, 5194, 5185-6218, 

&223-a2, 5237-UOJ, 
5338-85. 

BERHAMPUR: 
Demands for Grants, 1958-57: 

Other Organisations under the 
Ministry of Produetion: 
Motion to reduce the Demand: 

Failure to protect silk industry 
in -- District of West 
Bengal 
Vol. Ill, 4422-77. 4480. 

'4481-4534, 4541-53. 

BETEL LEAVE(S): 

Demands for Grants. 1958-57-Rail-
ways: 
Ordinary Working Eq>erules-

Administration: 
Motion to reduce the Demand: 

Allotment of more wagons 
for -- and fish from the' 
West Coast and Malabar. 
Vol. II. 2041-78, 2082, 

2089-2133. 

BETTERMENT CHARGES: 
Demands for Grants, 1956-57: 

Ministry of Irrilation and Power: 
Motion to reduce the Demand: 

Betterment charges and irri-
gation rates. 
Vol. III, 4095, 4096-4142, 

4148-85, 4186, U88-4247. 

BEZWADA: 
Demands for Grants. 1956-57-RaiJ-

way.: 
Ordinary Working Expensea-

Administration: 
Motion to reduce the Demand: 

Inadequate medical relief 
given at -- to a delegate 
from Poona . who was 
aaauIted while attencl1ne 
Railwaymen'. Federation 
Convention in November, 
195&. 
Vol. 11,2041-'18, 2080, 2089-

2133. . 

BHAGAT, SHRI B. R.: 
. Appropriat;on Accounts (Civil) 

1952-53 and Audit Report 1H4 
(Part D)-Laid on the Table. 

Vol. D. 2855-. 
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BHAGAT. SHRI B. R.: contd. 
Appropriation Accounts of Defence 

Services, . ,11154-55 and Audit 
Report, 1956-Laid on the Table. 

Vol. X, 4078-78. 

Appropriation ,A~ounts, Part I, 
Part II, Block Accounts, Balance 
Sheets and Profit, and, Loss Acco-
unts for ,thtl year 1954-55 and 
Audit Report, 1956 of Railways-
Laid on the Table. 

Vol. X, 4079. 

Appropriation (Vote on Account) 
Bill:. 
Motion for leave to introduce. 

Vol. n, 2251. 
Motion to consider. 

Vol. II, 2382-83. 
Motiort to plsS'. 

Vol. II, 2383. 

Commercial Appendix to the Appro-
priation Accounts (Civil) 1952·'53 
and the AP4it Report, 19M-Laid 
on the Table. 

Vol. n, 2855-58. 

Constitution (Tenth Amendment) 
Bill; .. 
Mot~~, to refer to Joint Com-

mittee. 
Vol. V, '7814. 

COrTectfOll of anSw~rs to starred 
questions Nos. 203 and 5S1. 

Vol. nt, 15501. 
Demands for Grants,. 1958 .. 5;'7 per-

wnin, to the Ministry of External 
Mairs and motions to reduce the 
Demands. 

Vj)l; III. 3686. 
ae~!,!r~': dis~~ss;.9n on the General 

Bud,et, 1956-57. I". 
Vol. II. 2584, 2754-'70. 

General discu!l~ion on the Travan-
core Coehin Bud~et. 1956-57. 

Vol. V. 8228. 82111. 
Hmdu Sut!eeolcton Bill ( as passed 

bv ~1v& Sllbha): 
CoDitaera~lon Of c\ausel. 

Vol. IV. '7492. 

BHAGAT, SiIRI B. n.: coned. 
Lii~ In~W'ariCe' CEmdgency PrCWi-

sions) Bill: 
Consideration of clauses. 

Vol. I, 1548. 
Life Insura~ce COrPoraii~n am. 

1956: 
Motion to refer to Select Com-

niitt~e. 
Vol. II, 2M. 

Motion to consider, as reported l)y 
Select Committ~e. 

Vol. V, 8890, 8881. 
Cori~id~~~fion of cl~u$es., 

Vol. V, 9117, 9118, 9158, 8280. 
Not~~cati~",~:a~rig ~endments to 

the Companies (Central Govem-
IX¥!nt's) qen~ral ,Rules and Forms, 
1956--Laid on the Table. 

Vol. IX, 1121. 
Notiftcation nlailn, amen~enh. to 

the Reserve B~k of India (Ndte 
Refund) Rules. 1935-Laid On tile 
Table. 

Vol. V, 9'713-14. 
Re~rt ~~, .~of.,. Ka:Idor o~ Indian 

Tax Kelorm and Jitote (1f Central 
Boar~ o(Revenue thereon-Laid 
on the Tabfe. 

Vol. V, 1002'7. 
Report of Board of Directors 01. 

National Industrial Development 
Corporation Ltd.-Laid on the 
Table. 

Vol. III, 4677. 
IUjollii1i>n receiling on in~ome of 

ail lDdiV'idli,1. 
Vol. V, 9516. 

Securities Contracts (RelUlation) 
Bill: 
Motton for eXtension of time rbr 

presentatiOn of· Report' or JOint 
Gommittee. 

Vol. I, 20. 

BHAIRAGI PARA: 
Dentaq.~s tor Grants. 19~8-57: 

Tr·· ll 
=~ to ~ce' ttie Demand: 

Failure to' p·~Vl4e aid to --_._--------
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. 8HAIBAGI PARA: con~. 

Demands for Grants, 1856-:57: contd. 
Trip.~: ,~~~,cl. 
~¥9n ,to r~duce ,~e I>emand: 

contd. 
peasants of -- for irri,a-
tion works. 
V:ol. n1, 4938-58, 49111-

5028. 5046. 5051-6110, 
'"5113-28. 

~~T ~~SHAN, SHRI: 
Constitution (~inth Amen~ent) 

Bill: '. " .. ", 
, don~lderation of clauses. 

; ;,,,.' ,.-.' yolo ynI. 5990. 

,l?emands for Grants, 1956-57 per-
. .:~in~g ,to the Ministry: of Com-
'~Wiic~~pns and motions to reduce 
't'lie Demands. .,.>, , 

Vol. n. 3370. 3411. 
, ' 

,pe~ds for ,'pr~ts, 195e .. 57, per-
, tafnlog to JJ1~,~try . of' Defence 
. !r,d . ,~ott()ns to!educe the 
...,."manaS. 

. yol. n".3229-37. 
.. J)eJna.rlds . for . GfllQts, .. W6-57 per-

taini!)i. tC?th~)~t,ry ,Pf.J.i!ltural 
, ~,~urces ,&pC! SClenti1lc lteiJearcb 

IiDCr 'motiohs to reduce the 
DemandS. ,- , , 

Vol. 1II.,~7-1Z. 
Finance. Bill: 

14ption to consider. 
, ' , '. '. . Vol. IV, 5706-111. 

.. r' , 

. Halt.~an-hour disc\lJls~~n .on. ,pPI. um. 
. , Vol.. ym .. i~8-S9. 

Half-an-hour discussion re National 
p..\IIc\pUne Scheme:' . ", 
. . Vol. V, 9857-58, 98~-84. 

~a~Rnal nJ.h.w,~ys. ~ill: 
~otion to consicler. 

.. ' . ". ';\tol. VII, 3106-16. 

,.~~U~nal Voh'p,le,er F~z:ce, B.ill: 
Consideration at clauses: 

yol.:'\fIII. :'.~88-89. 
Motion to pass, as amended. 

V.oI. VIII, 4792-U, 
JIJ",.lpaper (Price and Page) Bill 

(as passed byBaj,-a Sabha): 
. ~otion to cQMlder. .. 

, Vol. vm, 4826---$3. 

BlIAK~ D~JM.N, SH,Rl: con", . 
Consideration of clauses. 

Vol. . y.~U, ~79, ~2, -l1J94-8fl. 
,~7.' .". 

Representation of the .Pe0l»le (Sec-
ond ,Amendment) Bill: . 
MoUonto conside~, as reportecl b,-

:',' 'Seiect' cokniiiitt~'.;"" 
vbt'v; '8466-73, 8517-18. 

, .\ :' 

.Consideration of clauses. 
. "Vol. V, 8573, ,8$19, 8810-11. 

- .. '" .. 
Resolution re appointment of a com-
". mittee to examine Community 

Projects and National .B:xtension 
Service' SCbem~lI. 

VoL I, 1522-27. 
Resolution re scholarships for chUd-
, ten' . t)f politic!alilu1ferel'l. 

Vbl. X, 3O!i9~. 8078-79. 
Scheduled Castes and Scheduled 

T,ribes, Ord~ " (Amendment)' Bill: 
. ocJniidetation Of clauses. 

VoLvm.,~7 . 
Terminal Tax on' Railway , Pa1ll8l1-,en Bill: ,'" , . 
" lIOtion to consider . 

VoL IX, 6~26, 842. 
Consideration of cl.Ases. 

~.,.: .,,~ 'Vol. ott 849, 850, 851. 

Young Persons (Harmful Publica-
tions) 8UI: ' 
'Motion to consider. 

Vol . ..lX. 831-34. 

-'~UR: 

~ds tor Grants, ,19511-:57-:-RaU-
ways: 
Miscellaneous ,.ExpeJ:uliture: 
,.M.otion to ~uce)he 'Demand: 

Iaordinate delay in traIDc 
.\ 8i1W~y cif')'Xoaf Kalam-
"Bha'ratpur-Alwar Section . 
" "tol. 'U,I~IIS2. 1946, 

1970-2040, 

~~AVA,li'ANPIT ,M. B.: 
States Reor,anisation Bill: 

"'1' Kotion' 'to consider as reported by 
JoInt Co~ttee . 

. Vol. VI, 1878--76. 
Consideration of clauses . 

Yot VI. 21JO.-a4. 
Vol. VH, 2318-1' 
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BHARGAVA, PANDIT THAKUR 

DAB: 
Abducted PeRona (Recovery and 

Restoration) Continuance Bill: 
Motion to consider. 

Vol. IX, 722, 757-85, 767, 805-06. 
Administration of Evacuee Property 

(Amendment) Bill: 
Motion to consider and amend-

ment t~ refer to Select Com-
mittee. 

Vol. IX, l04~, 1068, 10SO, 
1082. 

Consideration of clauses. 
Vol. IX, 1123-24, 1128-34, 1137-

39, 1140, 1141-45, 1149, 1150, 
1151, 1152, 1153. 

Agricultural Produce (Development 
and WarehoUlinl) Corporationa 
»ill: 
)dotion to consider. 

Vol. V, 7906-15, 8003. 
Consitleration of clauses. 

Vol. V, SOli, SOli-18, 803G-33, 
S035,8051. 

All Jndia Institute of Medical 
Sciences Bill: 
1Il0tion \0 consider .. 

Vol. I •. 403, 404, 405, 406, 408, 
4l1-13, 414, (15, 416, 418, 418, 
428. 

Consitleration of clauses. 
Vol. I, 435, 439, 440, 447-61, 

452. 
Motion to pass, as amended. 

Vol. 1, 4&8--59, 480. 
All India Khadi and Village Indus-

tries Commi.ssion Bill: 
Motion to consider. 

• Vol. VUI, 5295, 5318, 5318. 
Consideration of clauses. 

Vol. VIII, 5329-30. 
Banking Companies (Amendment) 

Bill: 
Motion to consider and amend-

ment to refer to Select Com-
mittee. 

Vol. X, 3854. 
Bihar and West Benlal (Tranli'er of 

Territories) Bill: 
Motion to'consider as reported by 

Joint Committee. . 
Vol. VII, 3492, 3493, 3528-J7. 

BHARGAVA, PAND~ THAKUR 
DAB: cOfttd. 
Business Advisory Committee: 

Presentation of TbJrty-ftlventh 
Report. 

Vol. V, 9412. 
Presentation of F01·tY-liixth Report. 

Vol. X, 2848. 
Presentation of Forty-seventh 

Report. 
Vol. X. 3877. 

Business of the House. 
Vol. I. 1134. 

Vol. V, 8935, 9718. 
Vol. VII, 3843-44, 3848, 3847, 

3848. 
Vol. X, 2830-31. 

Central Exci'les and Salt (Amend-
ment) Bill: 
Motion to consider. 

Vol. vm. 0388. 5418, 5421. 
5433-43, M70. 

Central Excises and Salt (Secoftd 
Amendment) Bill: 
Motion to consider. 

Vol. X, 3636-43, 3644, 3647. 
Consideration of clauses. 

Vol. X, 3882, 1663. 
Central Sales Tax Bill: 

Motion to consider and amend-
ment to refer to Select Com-
mittee. 

Vol. IX, 1811-11. 
Children Bill: 

Motion re extension of time for 
presentation of Report of Select 
Committee. 

Vol. IX, 271 . 
Committee on Absence of Members 

from the Sittinls of the House: 
Motion re Eighteenth Report. 

Constitution 
Bill, 195~: 

Vol. IX, 1801-oa. 
(Ninth Amendment) 

Motion to refer to 
mittee. 

Joint Com-

Vol. IV, 8491. 6561-88. 
Motion to consider as reported by 

Joint Committee. 
Vol. vru. 8532, 5"9-71, 558Z, 

ISSH. ' ----_._----_._---_ .. _ .... _ ... _ ...... _-- _._" 



BHARGAVA, PANDIT THAKUR 
DAS: contd. 
Constitution (Ninth Amendment) 

Bill: contd. 
Consideration of clauses. 

Vol. VIll, 5851, JS722, 5725, 5728, 
5732-36, 5794, .M34-39, 
587~7, 5898, 5901, 5903-04, 
5910-11, 5934, 5963, 5968, 5989, 
.5977-78, 5982, 5988, 5992-
8004, 6014, 6816, 6019, 8028, 
8035-39, 6047. 

"Motion to ·pass, as amended. 
Vol. VIII, 808'1. 

Constitution (Tenth Amendment) 
Bill: 
Motion tQ refer to Joint Com-

mittee. 
Vol. V, 7797, '1798, 7801--07, 7813. 

Motion to consider, as n!pOrted by 
Joint Committee. 
Vol. V, 9881, 9882, 9883, 9889, 

9898-9907, 9910, 9926, 8839. 
Amendment to circulate. 

Vol. V, 9889, 989S-;9907, 9910, 
9926, 9939. 

Criminal Law Amendment Blll (b1l 
Shri M. L. ApT(ltDal): 
Motion to consider. 

Vol. IX, 917, 918-19, 9sa, 83e-
54. 

Amendment to circulate. 
Vol. IX, 936, 939-M. 

Delhi (Control of Building Opera-
tions) Continuam:e Bill (al paaaed 
by Rajya Sabha): 
Motion to consider. 

Vol. X, 4118-19. 
Delhi Tenants (Temporary Protec-

tion) Bill (as passed by Rajya 
Sabha): 
Motion to consider. 
. Vol. X, 4215, 4216, 4221-22, 

4233-49, 4280, 4288. 
Amendment· to refer to Select 

Committee. 
Vol. X, 4221-22, 4233, 4233-49, 

4260, 4288. 
Consideration CJf clauses. 

Vol. X, 4269. 
Demands for Grants, 1958-5'1 per-

taining to the Ministry of Defence 
and Motions to reduce the 
Demands. 

Vol. n, 3W-82, 3280. 

BHARGAVA, PANDIT THAKt1R 
DAS: contd. 
Demands for Grants, 1956-57 per-

taining to the Ministry of Finance 
and motions to reduce the 
Demands. 

Vol. m, 55'14-82.. 
Demands for Grants, 1958-5'1 per-

taining to the Ministry of lroD 
and Steel and motions to reduce 
the Demands. 

Vol. nI, 5185. 
Demands for Grants, 1958-5'1 per-

taining to the Ministry of Irrip-
tion and Power and motions to 
reduce the Demands. 

Vol. Ill, 4188-88. 
Demands for Grants, 1956-5'1 per-

taining to the Ministry of Rehabi-
litation and motions to reduce the 
Demands. 

Vol. m, 3900-16, 3953, 39M. 
4085. 

Demand for Supplementary Gran" 
1955-56 pertaining to the Ministry 
of Rehabilitation and motions to 
reduce the Demand. 

Vol. I, 1300, 1301, 1802, 1301. 
Demands for Supplementary Grant.. 

1956-5'1 pertaining to the Mlni8-
tries of Commerce and Industry, 
Finance, Food and AgricultUre, 
Home Affairs, and Transport. 

Vol. VII, 3884-3890, 3905. 
Demands for Supplementary Grant.. 

1956-5'1 pertaining to the MiniJtry 
. of Home Affairs and motions to 
reduce the Demands. 

Vol. X, 3144, 3145, 31'15. 
Discussion on report of Jaundice 

Enquiry Committee . 
Vol. n, 2328, 2528. 

Discussion on rules re emergency 
recruitment to I.A.S. 

Vol. V, 10184-85. 
DilJCU8sion re exodus of Hindus from 

East Pakistan to India. 
Vol. V, 10142-4'1, 10UIl. 

Discussion re fixation of pay seal_ 
and other service conditions of 
employees of Life. Insurance C~ 
poration. 

Vol. X, 3290. 
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BilAROAVA,PANDIT TIiAKUR 

DAS: ccmtd. 
·Di.ci.wion re leakage of'B1Rlaet 

proPo8llls. 
Vol. n, 3180. 

Dilcusslon re strike situation tft 
KbaralPur. 

. Vol. V, 9M5, 9852. 
DISplaced Pmons (CompeDsation 

and Rehabilitation) .Amendment 
BUI: 
Motion to consider and amend-

ment to refer to Select (".om-
mittee. 

Vol. IX, 1157-81, 1190. 
Consideration of clauses. 

·Vol. IX, 1198, 1197, 1198, '1200, 
1281, 1202, 1203,' 1204"05, 1208, 
1207-08, 1109-10. 

Electricity Supply (Amendment) 
Bill: 
Motion to consider, as reported by 

the' 'SeleetCommlttee. 
Vol. X, "253~, 2553. 

J'aridabad' ~elOpmeDt dOrPoration 
Bill, 1958: 
Jtolion to consicler. 

Vol. IX, 90j-13, 1002---49, 1010. 
. Motion to consider ihe amend-

. ' In.!nu made by RIljya Sabba. 
Vol. x, 4094--4100, 4105, 4101, 

4109. 

Finance Bill: 
. 'KoUon to consider. 

Vol. IV, 5897. 
Motion to pass, ~s ~eJJ4ed. 

Vol. IV, 80~5. 
Plnance (No.2) BUI: 

Motion to eoJWder. 
Vol. X, 2093-96, 2681-92 

Ftn:i.nce (~o. 3) Bill: 
J..(otiQn tocorisider and amend-

'ment to refer to Select Com-
Mittee. 

Vol. X, 2098-298,2881-82. 
Genei-al discussion on the General 

B1Idget, 11M-57. 
Vol. 11, 2588. 

'Geaeral diBCti .. ioi1 on the" Travan-
core-Cochin Budget, 1958-5'1. 

Vol. V, 8248. 

... --~ ---------
'BBAltGAVA, PANDIT ~ft 

DAS: contd. 
'GbvetnJnent 'Pteinises -(ZVlction). 

Amendment Bill: 
Motion loeohaider as I'eported by 

. SelectConmuttee. 
Vol. VII," 405~'l. '_1, 4083-
. 84,41~1. ' 

~otion, to. ~'u. ~ded. 
Vol. VlI,l181..:::e9, 4272, 4275r 

'4283. 
Hindu'Adoption and MaQlwnance-

Bill ( .. 'passed by Rajya Sabba): 
-Motion to .consider. 

Vol. X, 2891-2907, 2930, ' 2943r 

'2967,2180,2983,2970,2991--93:.. 
Consideration of clauses. 

VoL X, aooe-:09,' 3012-18, 3016-
22, 80U, 8028, 8030-81, :8038-
42, 30110 .. 11. 

lijndu 'J,finority and Guardianship 
Bill (as, paSSed by Hajya Sabha): 
Motion' toeoniider. 

VOl. ''vI, 140, 152---t7. 
Cvftlid.r,tio~of~~uses. 

Vol. VI, 197, 19a..-.200,·J08-08r 

210. 
Hindu'Succession Bill (as puaed by 

Rajya Sabha>: 
Motion to conllder . 

Vol. IV, 6598, 8599, 8801~5. 
'1806, 6'SI~5,' 8740, 1741, 
6744, 8'147, 6750; 8751, 8752, 
8753-'12, 8884, 8885, 11943, 
111'51. 

Consideration of clauses. 
·Vol. IV,r~'74, 7008;:07,' 7018,"'1023. 
7024, 7031, '03~9, 703" 7048, 
7050, 7056-57, 7060-7i,r:lt8ao, 7101. 
7104-05., 7125,'7'128, . 'T12'1, '1128. 
~31,' '71&5,1162, 7185, 118'1, 7195-
7200,~ 7282, '255, >;258,' :n59, 7266-

:"2. '7284, 1303, 'SI8, '1328, 7328, 
7334--38, 7391, '1393, . 7395-96, 
'1411"":"21, 7428, 7438, 7.50, 7458. 
7469-73, 7476, 1(479, 7481, '7486-
89, 'H02, ~10-12,: 751'1· ..... '19; 7526, 
1&19, 'i552, 7554, 7555-60, 7576-77, 
1&80,"581, '7182, 'B94,'78Il,7603. 

'7808. '1818. 'HI2a-.:..29, 'Ma2, 7839. 
714a,7848. 

lIo~on to. ,pass, .. ~ended. 
'. Vol. IV, "7851-80, "888, 7895-1700. 
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DAS: contd. 
lndfantncome';;'rlX (Amendment) 

"Inn: 
. Motion to consider. 

Vol. V. 5I793-u4. 
Indian Institute of Teclmoloey 

(Kharagpur) Bill: 
. Motion to consider and amend-

m~nt to refer to Select Com-
mittee. 

Vol. VII. 4488--t505. 4512. 
Consideration of Clauses. 

Vol. VII, 4525-28. 
Indian Medical Council . Bill (as 

pused by Raj)"a S&flha): 
Consideration of clauses. 

Vol. X, '20151....;;&4.2485. ·2456. 
2457. 

Motion to pass. as amended. 
Vol. X. 2460-63. 2464. 

Indian Penal 'Code (.Am.4!nCbft4mt) 
Bill [Amendment of Seetfon 429: 

, btl Paticlit'ThttJcUT DIU Bh4rg4va]: 
Motion to consider. 

Vol. nI, 4659-6S. 
Indian Penal Code (Amendment) 

Bill [A~mene of Section 497: 
bll Shri Dabhi]: 
Motion to consider. 

c:Vol. VII.' 285S-83. 
Indian Post Office .(Amendment) 

. Bill: 
Conalderation of o1a~. 

. Vol.' VIII, 5228. 
Indian Rallways (Amendment) Bill 

<as passed by Rajya Sabha): 
Consideration of clauses. 

Vol. VII, 4410. 
lnduatrial Disputes (Amendment 

ap,d Miscellaneou." Provisions) 
Bill: 
KoUcm to consider. 

Vol. VI. 547-557. 
Consideration of' clauses. 
. Vol. VI, 890. 8~. 718-18. 
. 720,' 721-23. 745, 748-4S, 750, 
751. Trt2. 774.··~. 

: lnduatrles (Development 'md 
:ReJUlation) 'amendment Bill: 
Motion to .pus. as amended. .. i 

Vol. 'IX, 290. I 

Intel'..state Water Disputes Bill (as 
passed by .Rajy. Sabba): 
Motion to· COI1Iider. 

Vol. VII. 2SJ84-85. 2887---fO, 3017. i 

Das: contd. 
Consideration of claUses. 

:Vol. VII, 301S .. 
Kerala State Legislature (~l~ga-

tion 'ofPowers) Bill: .. 
Motion to consider. 

Vol. X, ~564. 
Life Insurance Corporation Bill, . 

1956: 
Motion to refer to Select Com-

mittee. 
VOl. 1I,2990-30oo. 

KotiM . to consider, as reported by 
Select Committee. 

Vol. V. 8886,9000,9027-36. 
Consideration of dauses. 

Vol. V, 9277, 9278-79, 9285-86, 
9292, t9OO-08. 9317, 9326,' 9329. 

Manipur (.Village Authorities in 
'Hill Areal) Bill: 
Consideration of c~uses. 

Vol. IX. 103-07, 113, 114, 116. 
Motion for, Acijournmellt: 

Fast of Shri Balramdas Tandon. 
.VoL·II1.'1888. 

Motion on Address bY' the President. 
Vol. I, 33S-39. 

Motion ope Displaced Pel'lOBl·. (Com-
pensation and -Rehabilitation) 
Rules . 
·VOI .• YII, 8105, 3206, 3217. 3220-21, 
3222.23, 1224-88, 3238. 12311 • 
3:l44}.41,a~7, 3248, 1867-79, 
3991, 4006,-4007, 4011,4012, 4026, 
tOI9; .0-31, '4036; 4037, 4038, 

41)43, 40" .. i046. 
Motion re ··dndt ootiftcations under 

. Indian Ooinale Act. 
Vol. V, 7742, 

Motion re international situation. 
Vol. IX, 553. 

Motion re ~eport .of Government 
fnspeetorot Railw.,ys on derail-
ment ot 319DoWl1 Express. 

Vol. X, 204e 
Jiotion re Report. of U:P.S.C. for 

l'9S5-58. 
Vol. X, oUU3. 

MotiQns re ~rellelltation of the 
People .,(CoDduet··ot &lectiena and 

. ~tioD Ftet.WODe), .Rule.. 
Vol X. 1600. ---------------------------
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RHARGAVA, PANDIT THAKUR, 

DAS: contd. 
Motion re suspension of first provi~o 

to Rule 92. 
Vol. IV, 6OM-67. 

Motion re workinl of Preventive 
Detention Act. 

Vol. V, 10093. 
Motor Vehicles (Amendment) Bill: 

Motion to consider as reported b;..' 
Joint Committee. 

Vol. IX 1308-21 
'National Highways Bill: ' 

Consideration of clauses. 
Vol. VII, 3195-96, 3203. 

National Volunteer Foree B1l1: 
Motion to consider. 

Vol. VIll, 4735, 4738-37, 47-l8, 
4758-83. 

Proceedings Of Leeislatures Pro-
tection of Publication) Bill [811 
Shri 1'eroze Gandhi]: 
Motion to consider and amend-

ment to refer to Select Con:-
mittee. 

Vol. III, 484ol-48, 4650, 4655, 
411156. 

-Proceedings and Synopsis of Com-
mittee 'C' on five year Plan-
Laid on the Table. 

Vol. VI, 826. 
'Representation of the Peopl~ 

(Amendment) Bill: 
Consideration of clauses. 

Vol. I, 180-88, 201, 206. 
Representation of the People 

(Miscellaneous Provisions) Bill: 
'Motion to consider. 

Vol.' X, 3471, 3472. 3476-8(1 
Representation of the Peoplt~ 

(Second Amendment) Bill: 
Presentation of Report (\f Select 

Committee. 
Vol. I, 26. 

Motion to consider, as reported by 
Select Committee. 

Vol. V, 8394, 84K, 8445, 8449, 
8450, 8464, 8478-85. 

·Consideration of clauses. 
Vol. V, 8531, 8534-40" 8552, 

8553, 8585, 8602, 8807-10, 
8815-18, 8640, 8853-54, 8655, 
8659--66. 

Motion to pus, as amended. 
Vol. V, 8873-81, 8'104, 8'12'7, 8778, 

8m, 8'183, 8'189, 8800-02. 

BHARGA VA. PANDIT 'l'IIAKOJt. 
DAS: contd. 
Resolution ore appointment of com-

mittee on working of Directi'IJ-e 
'Principles of State Policy. 

VOl. VIII, 5116-17. 

,Resolution f'e celling on income of 
an individual. 

Vol. V, 9538. 

Resolution Te enquiry into working 
of Income Tax Department. 

Vol. VI, 428-30. 

Resolution re Industrial Service 
Commiuion. 

Vol. I, 10'1. 
Resolution re President's Proclama-

tion re Travancore-Cochin. 
Vol. In, 3814, 3827, 3821, 6111. 

Vol. VIII, 5111. 
Resolution Ttl Second Five Year 

Plan. 
Vol. VIII, 8889-6709, 7610, 6927. 

River Boards Bill (as passed by 
Rajya Sabha): 
Motion to consider. 

Vol. VII, 2770-71. 
ConsideratiOn of clauses. 
Vol. vn, 2939-47, 296'1-70, 2911. 

RlIIes Committee: 
Minutes of the sittings of the 

Rules Committee held on the 
13th, 14th and 21st December, 
1958-Laid on the Table. 

Vol. X, 4079. 

Third Report. motion reo 
Vol. IV, 6444. 

Fourth Report-Laid on the 
Table. 

Vol. V, 8938. 
Sixth Report-Laid on the 

Table. 
Vol. X, 3109. 

Seventh Report, motion reo 
Vol. X, 4088 

Sales Tax Laws Validation Bill: 
Motion to consider. 

Vol. I, 1050-51, 108&-99, 1107. 
1109, 1113, 111t. 

Consideration of clauBel. 
Vol. I, 1128-29, 1110-12. 
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BHARGAVA, PANDIT THAKUR, 
DAS: ccmtd. 

Slum Areas (Improvement and 
Clearance) Bill (as passed by 
Rajya Babha): 
Motion to consider. 

Vol X, 4134, 4137--54, 4155. 
Standards of Weights and Measures 

Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. VIII, 4827-28, 04629, 4865, 

48'l2-82, 04672-82. 

Amendment to circulate. 
Vol. VIII, 4685. 

. State Financial Corporations 
(Amendment) Bill: 
Motion to consider. 

Vol. VII, 4292, 429S. 
States Reorganisation Bill: 

Motion to refer to Joint Com-
mittee. 

Vol. IV, 6102, 8113, 8324. 
8340-53, 8470. 

Motion to consider as reported by 
Joint Committee. 
Vol. VI, 1039, 1082. 1305-23. 

1446, 1451, 1452. 

-Consideration of clauses. 
Vol. VI, 1883, 1938-37, 1838, 

1969--78, 2050. 2059. 2072--
74, 2113-22. 

Vol. VII, 2236, 2277, 22i8. 
2279, 2280-83, 2287-92, 2300, 
2452, 2456, 2460, 2468-89, 2470, 
2474, 2475, 2476, 2579, 2590, 2591, 
2675-78, 2701, 2703--05, 2706. 

Suppression of Immoral Traffic in 
Woman and Girls Bill: 
Motion re extension of time fo.r 

presentation of Report of Select 
Committee. 

Vol. IX, 270. 
Presentation of Report of Select 

Committee. 
Vol. IX, 607-08. 

Supreme Court (Number ot 
Judges) Bill: 
Motion to consider. 

Vol. VII, 3813--24. 

BHARGAVA, PANDIT THAKUR. 
DAS: ccmtd. 
Tenninal Tax on Railway PaIIen-

,en Bill: 
Motion to consider. 

Vol. IX, 632, 633--38. 
Territorial Councils Bill: 

Motion to consider. 
Vol. X, 3744, 3755-a. 

Travancore-Cochin State Lelial.-
ture (Delegation of Powel'll) 
BID: 
Motion to consider and amen"-

ments to circulate and to Teter 
to Select Committee. 

Vol. V, 9746, 9747, 9749. 
Consideration of clauses . 

Vol. V, 97~', 
Women's and Children's InstitutioN! 

Licensing Bill (bll Shrim.ati 
K4mltmdum4ti Sha.h): 
Motion to consider. 

Vol. VII, 4332, 4338, 4318. 
Amendment to refer to Select 

Committee. 
Vot VII, 4370, 4371. 

Motion re Extention of time tor 
presentation Of Report of Select 
Committee. 

Vol. IX, ~71. 
Young Pel'llODa (Harmful Publica-

tions) Bill: 
Motion to consider. 

Vol. IX, 822---31. 

BHATKAL PORT: 
Demanda for Grants, 1958--57: 

Ports and Pilotage: 
Motion to reduce the Demand: 

Construction of --, on the 
West Coast. 
Vol. n, 3460-3516, 3518, 

a5~, 

BHATKAR, SHRI: 
Scheduled Cute. and Scheduled 

Tribes Order:; (Amendm-mt' 
Bill: 
Consideration of clauaes. 

Vol. VIII, 8494-95. 
States Reorpnisation Bill: 

Consideration of clauset. 
Vol. VI, 1814-17, 1815, 1828, 

1827-28, 1811. 
--------_ ... - -------------, 
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,.aUNr.r, SHRIC.: 

Demands for G rants, 1956-57-~il
,w.aysand motions to reduce the 
Demands. . 

Vol. II, 2078, 2089-92. 
Industrial Disputes (Amendment 

and . Mi8eellaneous Provisions) 
Bill: 
Consideration of clauses. 

Vol. 'vI,. '689. 
;.fte.Iolution re Appointment of a 

committee to examine Community 
·Projects Md National EXtension 
SerVice Schemes. 

Vol. I, 1435. 
States ~~.ani~UWl lUll: 

• )JqtJon to refer to Joint Com-
, mittee. 

Vol. IV, '1384, 8198-81. 

BHAWANI SlNGH,~HRI:, 
Death of. 

'.Vol .. lX, 1. 

/JJHAWANJI" S~: 
"g.,.eral. ~I'I. on-.~eqeneral 

Budget, 1956-17, 
Vol. n, 2811. 

,.~itiee ~~a.cta 'R~t1on) 
Bill: ' 
Motion to~eras ;epprted by 

'" oint Co:mmittee. 
Vol. VI. 86-85, 9'l 

l!SHlLAl IRON AND ,~"J:EEL W'~: 
• OcIntrac:ta for .aupply of equipment 

and.atructuralateelwork for --
Laid on the Table. 

Vol. VI, 357. 

BHONSLE. SHRl J. K.: 

F.arid.bad Development Cqrpol'a-
tioQ:Bill: . 
Motion to consider. 

VOl. IX, 895-99, 1029-35. 
Consideration of c1au __ ~, . 

Vol. IX, 1~ft-37. 
*tior. to pass,. as ~~. 

Vol. IX, 1037. 

BHONSLE, SHRI J. K.: ,~P,n.td. 
Half-an-hour Discussion re "nood 

atrect-ed d.l.aplaced· persons' ill' 
Agartala. ',' ... 

Vol. VII, 3398, 34()4...-()8. 
Notiftc~tion ~~!W!g ~dment to 

AdmirJistratlon ,of ''E'vacuee Pro-
IPWtY (c.lltral) Rules, .. 1Q50-
Laid on the Table. 

Yolo VI, 1119. 
,Vol • .IX, 1120, 

·HoWleation making amendments to 
.DUpt8ee(f~"ersons (Compensation 
and R .. h,hlHtat!on).IR"Ies--Laid 
onJ~;~;hli ' , 1~ 

Vol. 1,,444. 
y·oI. pC, 389 . 

Notification ug.d.er D~l.~ ,P.FBOns 
(Compens:,!ion and RebabiliLa-
don) Act, 19H-Laid on the 
Table. 

Vol. VI, 493. 

;BHOPAL: 

Demands for. Grants. 19G6-57: 
.~cul~e: . 

Motiqns ,to r~duce the Dem.ar.d~ 
Failure to grant taccClvi 10a11s 

to ,the })por peasants in --
~Ole loans have been 
reC:.1R4med ' by. the Central 
Trac~r.Or~tion. 
Vol. m. 4704,. 4705,47~ 
. 'SO, t'Z39, 41~19 . 

. .w~,ence of '. t;he Central 
. ~tor ... Or~ation in 
J;'~a~,to.~·r~~Uon of 
lands belonging to the 'poor 
peasants' in Bhopal. . 
Voi.m, 4704, 4705, 470S-

8O,4"l39, 474~819~ 
Other Civil WorJr:a: 

Motion to reduce the Demand: 
N~ for counting of service-

readered uDder . State-
P.W.D.s at --, Lalitpur 

. and Jaipur airfields of those 
~~~k-c~~~l(ed .. ~~. .. ~Y'ho 
were ~~ .. ~1~, with 
the wp~ks to. the ,~~.W.D. 
Vol m. 4321-53, 4357. 

. G61...!:-86. 4400-18 . 
. _---_ .. - .... __ .... __ . 



._-----------------------
BHOPAL: conte!. 

Demands for Grants, 195ti-57-Rail-
ways: 
Or~ary Working Erpenses-

Operatin& Staff: . 
Motion to reducetbe Demands: 

Lack of co-ordination 
between ieneral- adminis-
tration regardinl connec-
tions at junctions such as 
Mathura, - and Agra 
etc. 
Vol. n, 2134--56, 2156, 

BHtJM-TALI: 218%:--84, 2251~. 

Dema'n~ for Grants, 1958-57: 
Tripura: 

Motion to reduce the Demand: 
Police repression in Rata-

chara and --. 
Vol. III, 4938-58, 4961-
5028, 5045, 5051~5110, 

51l~2B. 

BHUTAN: 
~and. for. Grants, 1856-57: 

External Affairs: 
ltoti'on -to redl1ce the oemarl4: 

Our relations with border 
kingdoms of Nepal,-, 
sikkilD and Tibet. 
VOl. III, 3600-86, 3888, 
3689--3708, 3T20-8S, 17M-

75. 
BlCYCLES: 

Annual report ot the Development 
COllneil for -- for the year 
1955-56-Laid on the ,Table. 

Vol. vn, 254S1. 
BltIAB: 

eaUinl Attention to Matter ot 
Urrent Public Importance: 
Effect of drought on cro~ in --

and Eastern U.P. 
. _ . . . . .vol. V}I, 341"-IB' 

Demands for Grants, leA-51: 
Oth'er Organisation under the 

Ministry ot Produetion: 
Motion to reduce' the Delftjnd: 

Need to establish Tassar Bilk 
Industry in Singhbhum 
District in ...,.-. 
Vol. m, 44~17, 4480, 

.R81..:.::.:..t'SM 41541-51. 
Ubt1bri fOr Ailjournment:' 
. I>z'ought in Bast l1!P. and ~. 

Vol. VII, 3081-84_ 

BIHAR AND WEST BD'lGAt. 
(TRANSFER OF TERIUTORID) 

BILL: 
See under "Bill(s) ". 

BIHAR AND WEST BENGAL 
(TRANSFER OF Tl!:RRITORIJ:S) 
DELIMITATION OF CONS'1'1TU-
~IES RULES: 
Laid on the Table. 

Vol. IX, 388. 
BILL(S): 
Abdtl~ted Perlons (Recovery and 

Restoration) Continuance Bill: 
Introduced. 

Vol. IX, 272. 
Mbtlan to corisldttt. 

Vol. IX, 719-28, '729--801. 
Motion to pass. • 

Vol. IX, SOt. 
(PiUftd). 

VOl. IX, BOt. 
M_age trom. Ran-a Sabha aiNa-

in, without am~t to the 
Bill as pallJed "" -Uk -SaWsa. 

. Vol. IX, 1621. 
Assented to by the Pretldent. 

Vol. IX, 1858. 
AboJjtjon ot Adoption Bill (bV Shn 

S. V. Rcmwuwamv). 
Motion for leave to introduce 

(N eQatived) . 
Vol. II, 3536. 

AcmunllhUon of E'vacUeE!Pr()j)erty 
(Ainehds2U!nt) Bill: 
IntrodUet!Ii. 

Vol. IX, 810. 
MOUoh to coXUltdei. 

Vol. IX,1017-11 If. 
Amendment· to refer toSelec!t Com-

mittee. (Negatitlld). 
Vol. IX, 10fI0-1l14. 

Coilsidei'ltion at ciaUIeS. 
Vol. IX, 1121---54. 

Motion to pass. 

(pa;.e4) . 
Vol. IX, 1154. 

Vol. IV, 11M. 
Message trOtn'BlIljyoa Sabha· al'NeiDi 
wi~ont liblendment to the Bill, as 
puted by LCJk &lbha . 

Vol. X. 3127. 



BILL(S): ccmtd. 
. Al1'icultural Produce (Development 

and Ware-Housing) Corporations 
Bill: 
Introduced. 

Vol. I, 974-715. 
Motion to consider. 
Vol. V, 7826-40: 'I~7-'1980, 

7995-8008. 
Consideration of clauses. 

Vol. V, 8008-'10. 
Motion to pass, all amendecL 

Vol. V, 8071-'18. 
(Passed, as amended). 

Vol. V, 80'18. 
Messale from Raj),a Sabha qree-

inl without amendment to the 
BU. as passed by Lok Sabba. 

Vol. V, 92&5. 
Assented to by the President. 

All India Institute 
Sciences Bill: 
Motion to consider. 

Vol. VI. 'I. 
of Kedi ... J 

Vol. I, 260--84. 
Consideration of clauses. 

Vol. I, 44'1-53. 
Motion to pass, as amendecL 

Vol. I, U3-IO. 
(Passed, as amended). 

. Vol. I. 480. 
lleuale from Rajya Sabha qree-

in, without amendment to the 
Bill as passed by Lok Sabba. 

Vol. V, '1983. 
Assented to by the President. 

Vol. VI. 'I. 
All India Kbadi and Villale lndUl-

tries Commisaion Bill: 
Motion to consider. 

Vol. VIII, 5228-&3215. 
Consideration of clauses. 

VoL VIU. 6125-12. 
Motion to pass, as amended. 

Vol. VIII, ~2. 
(PUled, 48 "mended). 

Vol. VIII. 6332. 
Aaented to by the President. 
. VoL IX. 11. ---_ .. _--

BILL(S): contd. 
Ancient and Historical Monumenu 

and Archaeological Sites and 
Remains (Declaration of National 
Importance) Amendment Bill (by 
Df'. RCll1hubir Singh) (all passed 
by Rajya Sabha): 
Meuage from Rajya Sabha 
forwarding the Bill to Lok Sabha. 

Vol. VIII, 5034. 
Ancient and Historical Monuments 

and Archaeological Sites aDd 
Remains (Declaration of National 
Importance) Amendmenf Bill [by 
Shri &I1O"nt Sinh" Mehta] (as 
passed by Rajya Sabha): 
Motion to consider. 

Vol. X. 213S-i6. 
Consideration of clauses. 

Vol. X, 2155-58. 
Motion to pass (Passed). 

Vol. X, 2157. 
Assented to by the President. 

Vol. X, 4081S-88~ 
Appointment of Indian Employee» 

in .Foreign Embassies Bill ( bv 
Shri KrishMcharva Joshi): 
Introduced. 

Vol. IX, IHa. 
Appropriation BUI: 

Introduced. 
Vol. I, 1305. 

Motion to c:onaider. 
Vol. I, 1341. 

Motion to pass (Passed). 
Vol. I, 1341. 

Message from Rajya Sabha re-
tumlnl the Bill, without rec:oaa-
mendation. 

Vol. n, 2'189. 
Assented to by the President. 

Vol. m, 3588. 
Appropriation (No.2) Bill: 

Introduced. 
Vol. IV, 5851. 

Motion to consider. 
Vol. IV, 178S-e9, 803~15. 

Consideration of elauses. 
VoL IV, 8045 .... 

Motion to pass, as amended. 
Vol. IV, eo& 



TWELI'TH TO rOUJITJ:ENTJI SESSIONS, 1958 

8U~L(S}: con",. 
Appropriation (No.2) Bill:contd. 

(Pa.saed, 48 amendecl). 
Vol. IV, 8046. 

Message from Rajya Sabha 
returning the Bill without re-
commendation. 

Vol. IV, 6MO. 
Assented to by the President. 

Vol. IV, 738S. 
Appropriation (No. S) Bill: 

Introduced. 
Vol. vn. t08I-86. 

Motion to consider. 

Motion to pass. 
(Puled): 

Vol. VII 4245-48. . 
Vol. VII, ~46. 

M.essage trom Rajya Sabba 
returning the Bill without re-
commendation. 

Vol. VIII, 5031-32. 
Assentl'<i to by the President. 

Vol. VIII, 8617. 
Appropriation (No.4) BID: 

Introduced.. 
Vol. VII, tOS8. 

Motion to consider. 

Motion to pass. 
(Puled). 

Vol. VII, 4246-47. 

Vol. VII, 4247. 
Message trom Rajya Sabha 

returning the Bill without re-
commendation. 

Vol. VIII, 1082. 

Assented to by the PrSdeDt. 
Vol. VIII. 6817. 

Appropriation (No.5) Bill: 
Introduced. 

Motion to eonaider. 

Motion to pus. 
(~Ied). 

Vol. X. 1384. 

Vol. X. 1M3. 

Vol. X. 8541. 

lleaale from Raj,.a Sabba re-
turnin,·· the BUl wHbout recom-

'. mendalian. 
VoL fOM. 

BILL(S): contel. 
Appropriation (Railwayl) Bill: 

Introduced. 
Vol. II. Z2tS-iU.· 

Motion to consider. 
Vol. 11. 281$3. 

Motion to pa •. 
Vol. II, 2383. 

(PUled). 
Vol. 11. 238a. 

Messale from Rajy. Sabba . re-
tumin, the Bill, without recom-
mendationa. 

Vol 11. 2814. 
Aasentecl to by the President. 

VoL III, 1580-87. 
Appropriation (Rallways) No.2'; 

Bill: 
Introduced. 

Vol. II, U4S-48. 
Motion to consider. 

Vol. II, 2532. 
Motion to pass. 

Vol. II, 2533. 
(Pa.a.ed) . 

Vol. II. 2533. 
Mesaale from Rajy. Sabh. return-

ing the Bill. without recom-
mendationa. 

Vol. II •. 2914. 
Assented. to by the President. 

Vol. III. 3588-117. 
Appropriation (Railways) No. !~ 

Bill: 
Introduced. 

Vol. II, 2349. 
Motion to consider. 

Vol. II, 2384. 
Motion to p .... 

Vol. II, 2384. 
(Pa.aaed). 

Vol. II, 2384. 
Meuage trom Rajy. Sabba re- . 

tumml the Bill, witbout rec:om-· 
meadation .. 

Vol. II, 2914-15 .. 
A.8Ien\ed to by the President. 

Vol. III. J588-1'T.. 



BILL(S): contd. 
Appropriation (Raillwa~) No. 4 

Bill: 
introduced. 

VoL II, 23 ... 50. 
Motion to consider. 

Vol. II, 23M-85. 
Motion to pus. 

Vol. II, 2385. 

Vol. II, 2385. 
Message from Ra".a Sabha re-

turning the Bill without recom-
ml'lldation. 

Vol. II. 2915. 
Assented to by the Prellident. 

Vol. lB. 3596-87. 
Appropriation (Railways) No. 5 

Bill: 
Introduced. 

Vol. II. "'50. 
<Motion to conlider. 

Vol. n, 1385. 
'Motion to p .... 

Vol. n, 2385-86. 
(Paned). 

Vol. n, ::386. 
Message trom Rajya Sabha re-

turning the Bill without l'f:com-
l'1'Iendation. 

Vol. II, 2915. 

Auented to by the .Pre!ident. 
Vol. m .• tI-ln 

. Appropriation (Railways) No. 6 
Bill: 
Introduced .. 

'01. X, 34158-151. 
Motion to consider. 

Vol. X. 3M3-44. 
Motion to pua. 

Vol. X. 31543-44. 
(P.cuaecl). 

~ol. X. 31544. 
1IeIsage frol'1'l ~Y. 9abba re-

turning ~e Bill without l'f'Com-
,mendation. 

\ Vol. X. 4OM-85. 

BILL(S): contd. 
ApPI'opriation (;RailwaYII) No. 7 

Bill: 
lntroclu.ced. 

Vol. X. St68. 
Motion to consider. 

Vol. X. 3Nf. 

Motion to pass. 
Vol. X, 3Ni. 

(Passed) . 
Vol. X, 3M5. 

:ue.a.,e from Rajya Sabha reo-
tuminl the Bill without recom-
mendation. 

Vol. X. 4086. 
Appropriation (Vote on Account) 

Bill: 
In.trodu~. 

VGl. n, 2211. 
Motion to consider. 

Vol. n. 2182·81. 
Motion to· paM. 

VoL II. 28 ... 
(,Pused) . 

Vol. II, 2381. 
l4~ale tram Bah'a Sabha re-

turnin, the Bill without fe<-om-
mendation. 

Vol. II. 2814. 
Assented to by the President. 

Vol. m; 1596-". 
~ COIOpanitli (Amendment) 

Bill: 
lDb:CIduotMI. 

Vol. X. 2O'f8-' •. 
Motion to consider. 

Vol. X, 383f-80, 1904--M. 
Amendment to refer to Se1eet 

ComDtittee. 
Vb}. x. 3845-60, ~. 

Conlideration ot clau.es, 
Vol. X, III' 4001. 

Motion to pall, .. amended. 
Vol. Jt. .... 

(",..., cU .....,.,). 

. .. Vol. X. fOOl. 
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BILL(S): contd. 
Bar Councils (Validation of State 

Laws) Bill (as passed by Rajya 
Sabha) : 
Motion to consider. 

Vol. I, 223-38. 

Consideration of clauses. 
Vol. I, 238-39 

Motion to pass, as amended. 
Vol. I, 239. 

(Passed, as amended). 
Vol. I, 239. 

Message from Rajya Sabha agree-
ing to amendments made by Lok 
Sabha in the Bill. 

Vol. I, 1342. 

Assented to by the President. 
Vol. II, 2913. 

Beedi and Cigar Labour Bill [by 
Sh.,.i A. K. Gopalan]: 
Introduced. 

Vol. X, 2135. 

Bihar and West Bengal (Transfer of 
Territories) Bill: 

.. Introduced. 
Vol. VI, 8-10. 

Motion to refer to Joint Com-
mittee. (Adopted). 

Vol. VI, 823-974. 

Message from Rajya Sabha con·' 
curring in the recommendation 
of Lok Sabha to Join the Joint 
Committee. 

Vol. VI. 1705-06. 

Motion .,.e extension of time for 
preSentation of report of Joint 
Committee. 

. Vol. VII, 2375-76. 2928-30. 

Presentation of Report of Joint 
Committee. 

Vol. VII, 2985-87. 
Motion to consider as· reported by 

Joint Committee. 
Vol. VII, 3418-3556. 

109 LSD.,.....!! 

BILL ( S): contd. 
Bihar and West Bengal (Transfer of 

Territories) Bill: c01ltd. 
Consideration of clauses. 

Vol. VII, 3557-78, 3583-3694. 

Motion to pass, as amended. 
Vol. VII, 3695-3702. 

(Passed, as amended). 
Vol. VII,' 3702-

Message from Rajya Sabha agree-
ing without amendment to the 
Bill, as passed by Lok Sabha. 

Vol. VIII. 4877. 

Assented to by the President. 
Vol. VIn, 5342. 

Capital Issues (Continuance of Con-
trol) Amendment Bill: 
Introduced. 

Vol. I, 45. 
Motion to consider. 

Vol. I, 891-908, 975-1030. 

Motion to pass. 
Vol. I, 1030. 

(Passed). 
Vol. I, 1030 . 

Message from Rajya Sabha agree-
ing without amendment to the 
Bill, as passed by Lok Sabha. 

Vol. II, 2381-82. 

Assented to by the President. 
Vol. III, 4013. 

Central .Excises and Salt (Amend-
ment) Bill: 
Introduced. 

Vol. VIII, 5152-54. 

Motion to consider. 
Vol. VIII, 5344-482 . 

Consideration of clauses. 
Vol. vm, 5481-82. 

Motion to pass. 
Vol. VIII, 5482. 

(Passed). 
548Z, 



BILL(S): contd. 
Central Excises and Salt (Amend-

ment) Bill: contd. 
Message from Rajya Sabha re-

tumin, the Bill without recom-
mendations. 

Vol. VIII, 6981. 
Assented to by the President. 

Vol. IX, 11. 
Central Excises and Salt (Second 

Amendment) Bill: 
Introduced. 

Vol. X. 3131. 
Motion to consider. 

Vol. X, 359~650. 
Consideration of clauses. 

Vol. X. 3650-65. 
Motion to pass, as amended. 

Vol. X, 8685-78. 
(Paned IU cnnended). 

Vol. X. 36'76. 
Messa,e from Rajya Sabha re-

turning the Bill, without recom-
mendation. 

Vol. X, 4085. 
Central Government Servants 

(Option for jolnin, Contributory 
Health Service Scheme) Bill: (bll 
Shri Jhula.n Sinha): 
Introduced. 

Vol. VII, 4320. 
Central Sales Tax Bill: 

Introduced. 
Vol. IX, 608-01. 

Motion to consider. 
Vol. IX, 1805-1903, 193B--e0. 

Amendment to refer t.o Select 
Committee. 

Vol. IX, 1811-1903, 1938-60. 
Consideration of clauses. 

Vol. X. 196Q-:.72. 
Motion to paIS, as amended. 

Vol. X. 19'72-74. 
(Paned, III amended). 

Vol X. 19'7f. 
MeSlale from Rajya Sabha re-

turnin, the Bill without recom-
mendation. 

BILL(S): contd.. 
Child Marria,e Restraint (Amend-

ment) Bill [Amendment of Sec-
tion 2 etc.: bll Shri Dabhi]: 
Introduced. 

Vol. n. 3537. 
Child Sanyas Diksha Restraint Bm 

[bll Shri D4bhi]: 
Introduced. 

Vol. m, 4618. 
Children Bill (a. passed by Rajya 

Sabha): 
Motion to refer to Select Com-

mittee. 
Vol. VII, 4399-4400. 

Motion ,.. extension of tlme tor 
presentation of Report of Select 
Committee. (Adopted). 

Vol. IX, 2'71. 
Presentation of Report of Select 

Committee. 
Vol. IX, 1121. 

Citizenship Bill, 1955: 
Assented to by the President. 

Vol. I, 21. 
Code of Ci'flJ. Procedure (Allled-

mant) Bill: 
Motion to consider .. reported by 

Joint Committee. 
Vol. IX, 12-76. 

Consideration of clauses, 
Vol. IX, 78-78. 

Motion to pan, as amended. 
Vol. IX, 78-'70. 

(PlUs.d, IU a.mended). 
VoL IX. 79. 

Message from Rajya Sabha agree-
ing without amendment to the 
Bill as passed by Lok &abba. 

Vol. IX. 820. 
Assented to by the President. 

VoL X. 2327. 
Code of Civil Procedure (Amend-

ment) Bill (Omiatcm of Seetiola J J 
87B: ~ Shn. M. L. Dwit1edi): 
Introduced. 

Auen Vol. X. 3126. Vol. VII, 2848. 
ted to by the President. Motion to consider. 

Vol. X. 42'73. Vol. X • .(031-88. 
--~----------~~~~ 



BILL(S): contd. 
Code of CrbT.Unal Procedure 

(Amendment) Bill (amendment 
of .ection 435: bll Shri Raghunath 
Singh) : 
Motion t() consider. 

Vol. VI. 1238-37. 
Consideration ot clauses. 

Vol. VI, 1237-38. 
Motion to pass. as amended. 

Vol. VI. 1239. 
(Pculed. a. amended). 

Vol. VI, 1289. 
Meuage trom Rajya Sabha agree-

ing without amendment to the 
Bill as passed by Lok Sabha. 

Vol. VII. 3086. 

Alsentec.\ to by the President 
Vol. VIII. 6617. 

. Companw Bill, 1951: 
Aasented to by the President. 

Vol. I. 21. 
Constitution (Amendment) Bill 

[Amendment of article 107: b" 
Shri Raghunath Singh]: 
Inttodu~ed. 

Vol. IX. DU. 

ConJUtution (Amendment) Bill 
(Amendment of article 37, 291 4nd 
314 btl Shri K. K: Bcuu): 
Introduced. 

Vol. vnt, 6172. 
COhstitution (Amendment of the 

Sixth Schedule) Bill (b" ShrimCItt 
Xhongmen) : 
Motion to consider. 

Vol. VII. 4339-45. 
Motion for leave to wlthdra". 

(Withdrawn) . 
Vol. YD, 41411. 

Constitution (Fifth Amendment) 
. BUl, 1955: 
Assented to by the President 

VoL I, 21. 
Comtitution (Sixth Amendment) 

Bill: 
Motion tor leave to withdraw. 

VoL IV. 5MO-II0. 
(BUI Wit1ldnrum). 

Vol. IV. 5650. 

BILL (S): conte!. 
Constitution (Seventh Arileft ....... t) 

BUl, 1956: 
Assented to by the PrealdeDl 

VoL IX, 11. 
Constitution (Nlnth Amendment) 

Bill: 
Introduced. 

VoL nr. 11611. 
Motion to refer to Joint Com-

mittee. 
Vol. IV, 6472-6540, 81544-81. 

Message from Rajra SaM'la eon-
curring in the recommendation 
of LokSabha to Join the loint 
Committee. 

Vol. IV. 'IOU-88. 
Motion tor extension of tiM for 

presentation ot Report Of. SOUlt 
Committee. 

V61. V. '141 . 
Prelientaticm of Report of Joint 

Committee. 
Vol. VI. 8. 

Motion to consider as reported b)' 
.toint Committee. 

VoL VIII, 1487-11, ... t 180. 
Consideration of elal1ll4!lt. 

Vol. VItI. 8'6d-8'714, 1I~81" 
1581'1-eGe3. 

MotioD to Pltllw at ~ 
Vol. VIII, 6063-'16. 

(Paned, 41' ameKded). 
Vol VIIt ""8. 

COnstitution ('tenth .AJnelUbbent) 
Bm; 
Introduced. 

Vol.!Y. ~1. 
M<'tiotl to refer to Joint Com-

mittee. 
Vol. V. '1'7"-7828. 

Messap tram· Raj,a Sablla con-eurtin. in the recommendation 
of Lok SaM1a to join the Joint 
Committee. 

VoL V. 8888-87. 
Motion to concur in the recom-

mendation of Raj7ll Sabba to 
extend the time foz .resentattcm 
of Report of loint Coamalttee. 
(Adopt .. ). 

Vol. V. 88'11-7S. ----_._---,-----_:- -_._-----_._---------
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BILL (S): contd. 
Constitution (Tenth Amendment) 

Bill: contd. 
Presentation of Report of Joint 

Committee. 
Vol. V. 9255. 

Motion to consider, as reported by 
Joint Committee. 

Vol. V. 9874-9958. 
Amendment to circulate. 

Vol. V. 9883-9954. 
Consideration of clauses. 

Vol. V. 9957-76. 
Motion to pass. as amended. 

Vol. V, 9975-78. 
Control of Shipping (Continuance) 

Bill: 
Introduced. 

Vol. I, 27-28. 
Motion to consider. 

Vol. I, 850-89. 
Motion to pass. 

Vol. I, 889-91. 
(Palled). 

Vol. I, 891 
'Message from Rajya Sabha agree-

ing without amendment to the 
Bill, as passed by Lok Sabha. 

Vol. II, 2788. 
Assented to by the President. 

Vol. III, 4013. 
Copyright Bill, 1955: 

Message from Rajya Sabha re-
questing Lok Sabha to concur 
in the recommendation of Rajya 
Sabha to join the Joint Com-
mittee. . 

Vol. I, 444-45. 
Motion to concur in the recom-

mendation of Rajya Sabha to 
join the Joint Committee. 

Vol. II, 2350-55. 
Vol. V, 10197-98. 

Vol. VI, 11-12. 14-44-
Mell.ge frOm Rajya Sabha con-

curring in the recommendation 
of 'Lok Sabha to instruct the 
JOInt· Committt;!e to Report on 
or before 16th August, 1956. 

VoL VI. 1555. 

BILL (S): contd. 
Copyright Bill, 1955: contd. 

Message from Rajya Sabha re-
garding extension of time for 
presentation of Report of Joint 
Committee on the Bill. 

Vol. VII, 3582. 
Report of Joint Committee-Laid 

on the Table. 
Vol. IX. 369. 

Criminal Law Amendment Bill (by 
Shri M. L. Agr4W4l): 
Introduced. 

Vol. II. 3538. 
Motion to consider. (Negatived). 

Vol. VII. 4345-69. 4871-88. 
Vol. IX, 916-80. 

Amendment to circulate (Nega-
tived). 

Vol. IX, 927-79t 
Criminal Law Amendment Bill (by 

Shri Packer Suheb): 
Introduced. 

Vol. IX. 915. 
Delhi (Control ot Building Opera-

tions) Bill. 1955: 
Assented to by the President. 

Vol. I, 21. 
Delhi (Control of Building Opera-

tions) Continuance Bill 1956 (as 
passed by Rajya Sabha): 
Message from Rajya Sabha for-

warding the Bill to Lok Sabha. 
Vol. X, 3709. 

Laid on the Table. 
Vol. X, 3710. 

Motion to consider. 
Vol. X. 4113-33. 

Motion to pass. 
Vol. X, 4133. 

(Passed). 

Vol. X. 4133. 
Delhi Tenants (Temporary Protec-

tion) Bill. 1956 (as passed by 
Rajya Sabha): 
Message from Rajya Sabba for-

warding the Bill to Lok Sabha. 
Vol. X. 3709-10. -----_ ... __ . __ ._-------'._-_._._----_._-----_._--_._ ..•... 
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BILL(S): contd. 

Delhi Tenants (Temporary Protec-
tion) Bill, 1956 (as pasRed by 
Rajya Sabha): contd. 

Laid on the Table. 
Vol. X, 3710. 

Motion to consider. 
Vol. X, 4215-69. 

Amendment to refer to Select 
Committee. 

Vol. X, 4222-69. 
Consideration of olauses. 

Vol. X. 4269-70. 
Motion to pass. 

Vol. X. 4270. 
(Passed). 

Vol. X, 4270. 

Delivery of Books (Public Libra-
rIes) Amendment Bill, 1956 [as 
passed by Rajya Sabha]: 
Message from Rajya Sabba for-

warding the Bill to Lok Sabha. 
Vol. IX. 852. 

Laid on the Table. 
Vol. IX, 853. 

Motion to consider. 
Vol. X, 4270-72 

Motion to pass. 
~ Vol. X, 4072. 

(Passed). 
Vol. X. 4072. 

Displaced Persons (Compensation 
and Rehabilitation) Amendment 
Bill: 
Introduced. 

Vol. IX, 609. 
Motion to consider. 

Vol. IX. 1154-95. 
Amendment to refer to Select 

Committee. 
Vol. IX. 1157-95. 

Consideration of dawes. 
Vol. IX. 1195-1210. 

Motion to pass. as amended. 
(Passed, as amended). 

Vol. IX. 1211. 
Message from Rajya Sabha agree-

ing without amendment to the 
Bill. as passed by Lok Babha. 

BILL(S): contd. 
Electricity (Supply) Amendment 

Bill. 1956: 
Motion to refer to Select Com-

mittee. 
Vol. VII, 3268-3349. 

Motion re extension of time' for 
presentation of Report of Select 
Committee. 

Vol. IX, 12. 
Presentation of Report of Select 

Committee. 
Vol. IX, 1523. 

Motion to consider. as reported by 
Select Committee. 

, Vol. X, 2466-76, 2492-2583. 
Consideration of clauses. 

Vol. X, 2553-73. 
Motion to pass, as amended. 

Vol. X, 2574-
(Passed, as amended). 

Vol. X, 257 •. 
Message from Rajya Sabha agree-ill' without amendment to the 

Bill, as passed by Lok Sabha. 
Vol. X, 3891. 

Electricity '(Supply) Amendment 
Bill [Amendment of section 77 
etc.: by Shri Sadhan Gupta]: 
Motion to consider (Withdraum). 

Vol. IV, 5860-78, 7389-47. 
Employees' Provic:k!nt Funds 

(Amendment) Bill: 
Introduced. 

Vol. IX, 854-55. 
Motion to consider. 

Vol. X, 2295-2319. 
Consideration of clauses. 

Vol. X, 2319-20. 
Motion to pass. 

Vol. X, 2320. 
(Pa..~sed) . 

Vol X. 2320. 
Message from Rajya Sabha agree-

ing without amendment to the 
Bill, as passed by Lok Sabha. 

Vol. X. 381H. 
Equal Remuneration Bill ~btl Shri-

mati Renu Chakravar:ttl): 
Introduced. 

-'-- - ~.-. --- Vol. X, 3127. I VoL II, 353'7. ----_. __ ._---_ ... --- ......... -.... __ ... _--_ ... _-- .. -----
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BILL(S): conte!. 
• ~y Peracmnel's Litiption Bill 

("- Dr. N. B. KhaN): 
¥Gtion to consider-(Negativee!). 

Yol. \fI, 1221-30, 1232-38. 
factories (Amendment) Bill 
[~mendmen& O.f section. 51, 54 
.-4 59: t>JI Shri T. B. Vitta& Rao]: 
Introduced. 

Vol. IV, 7339. 
,,~tor'es (Amendment) Bill (Subs-

titution of Section 59: btl Sl\rimati 
a~ ChllJcraoartt1l1: 
.b49tion to consider-(Negativee!). 

Vol. II, 2210-16, 3541-47. 
~ l)eyelop1eot Cofporation 

Bill: • 
l4ot.iQn to c~)Dslder. 

VoL IX, 895-913, 1002-36. 
Coaaideration of clauaea. 

Vol IX, 1036-87. 
Motion to pus, u amended. 

Vol. IX, 1087. 
(Poll... .. arneraded). 

Vol. IX, 1037. 
........ from Rajya Sabha re-

turnin, with amendment the 
~. ~95e. .. palsed by l.oDk 
Stlaba. 

Vol. X, 3382-88. 
Laid on the Table as returned by 

Reb'a Sabha with amendment. 
Vol X. 8333. 

Motion to consider the amend-
ments made by Rajya Sabha. 

Vol. X. ~09z..-.4113. 

MotiOn to' aaree to the amend-
ments made by Rajy. Sabha. 

Vol X. ~118. 

(Amendment. wade bw Rohta 
S~h4arlf'eee! to). 

l'1nance Bill: 
_tnldqqed. 

Vol. I, 1108. 
Mott_ to lIOUIdu. 

VoL m, 6111-20. 

VoL IV, 5852-1758, 5789--5831, 
_1--1118. 

c.:onalderation of claQIIIL 
Vol IV, 5914-8081. 

BILL (S): contci 
Finance Bill: conte! . 

Motion to pa., as amendecL 
Vol. IV, 8OU-II. 

(Passed, as amended). 
Vo~ IV, 8035. 

Message from Rajya Sabha re-
turning the Bill withollt re-
commendation. 

Vol. IV, 8888. 
Assented to by the President. 

Vol. IV, 8685. 
Finance (No.2) Bill: 

Introcluced . 
Vol. IX, 18S1. 

Motion to consider. 
Vol. XI 1987-92, 2079-2132, 
2574-2630, 2648-..216'l. 

Consideration of clauses. 
Vol. X, 2747 ..... 5. 

Motion to Pass. 
Vo1. X. 1758. 

(PCI4aed). 
Vol. X, 2758. 

MellBle from Rajya Sabha re-
turning the Bill without recom-
mendation. 

Vol. X. 358~. 

Auented to by the President 
VoL X. 4273. 

Finance (No.3) Bill: 
Introduced. 

Vol. IX, 1652. 
J40tiOD to conaicier. 

Vol. X, 1987--82, 2079-1112, 
2574--2630, 2M8-2747. 

Amendment to refer to Select 
Committee. 
Vol. X, 2079-2132, 2574-1180, 

11548-2747. 
Consideration of claus ... 

Vol X. 2717--81. 
Motion to Pall, as amended. 

Vol. X. IT81. 
(PC&BBed. Cl8 amended). 

Vol. X. 2'181. 
Message from Rajya. Sabha. re-

turnina the Bill without re-
commendation. 

VoL X. a53~-35. 
Alaented to by til. Preaideat. 

Vol X. 4271. 



BILL(S): ecmtd. 
l'oreiCDen La... (Am.endmeDt) 

Bill: 

lDtroduced. 
VoL IX, 854. 

Gcwermnent Premisis (Eviction) 
Amendment Bill: 
Motion to consider a. reported by 

Select Committee. 
Vol. Vll, 40~2, 4087--4181. 

COftIideration of clauses. 
Vol. VII, -1181-88. 

Motion to P .... u amended. 
Vol. VII, 4188, 048,-84. 

(Pusecl. a. amended). 
VoL VD, OM. 

Messa,. from Rajya Sabha aene-iD, without amendment to the 
Bill, .. paned by Lot Sabha. 

VoL VIII,5485. 
~ied to b7 the President. 

VoL IX, 11. 
HIndu AcIoptiODs and Maintenance 

Bill, 1858 (u paned by Rajya 
&abba): 

Kesaaae from BajJ'a Sabba tor-
wardin. the Bill to Lot Babba. 

Vol. IX, 1858-80. 
Laid on the Table. 

Vol. IX, 1880. 
MotioD to conal4er. 

Vol. X, 2851-84, 2867-2807, 
2808--48, 2818-81. 

Conaideration of clauses. 
Vol. X, 2883-3052. 

14otiOil to p .... 

(Palled). 
Vol X. 3062. 

VoL X, 3052. 
Aalented to bJ' the President. 

Vol. X. 4173. 
Hindu Marriace (Amendment) Bill, 

Ina (u passed by Rajy. Babba): 
lI~sqe from Rajya Sabba for-

wardinI the Bill to Lot &abba. 
Vol IX, 1880. 

Laid on tbe Table. 
Vol. IX, 1HO. 

IIation to eonaider. 
VoL X. 2117-18. 

BILL(S): ccmtcL 
Hindu Marriage (Amendment) Bill, 

1956 (as passed. by Rajya Babba): 
contd. 
Motion to pass. 

Vol. X. 2118. 
(POlled). 

VoL X, 2178. 
Assented to by the President. 

VoL X, 4085-88. 
Hindu Minority and GuardiaNhip 

Bill (as palsed by Hajya Babha): 
Motion to consider. 

Vol. VI, 100-14, 118-11. 
CoDSideration of clauses. 

Vol VI. 181-220. 
MotIon to pas., as amended. 

Vol VI, 22t-M. 
(Pauec!, Ge amended). 

Vol. VI, 244. 

Keela,e from Hajya Sabha qree-
in, to amendment. made by 
Lot Sabba in the Bill. 

Vol. VD, 2228-28. 

Auented to by the President. 
Vol. VIII, 5842. 

Hindu Succession Bill (as passed by 
Rajys Sabha): 
Motion to consider. 
Vol. IV, 8586-6616, 8711-8818, 

6837-8952, 6957-73. 

Consideration of clauses. 
Vol IV, 6973-7055, 7051S-82, 

7100--7240, 7245--733~ 7514--
7650. 

Motion to pus, as amended. 
Vol. lV, '1861-7718. 

(Pasaed, Ge amended). 
Vol lV, 7718. 

Meala,e from Raj)"a Sabba aar--
in, to the amendments made by 
Lot Sabba in the Bll1. 

Vol. V, 8983--& 

"-'ted to by the Prelident. 
... VoL VI, '1. 

Indian Adoption of ChUdren Bill 
(BII S1&rimati JalllZlhri): 
Motion to conliciel'. 

Vol. V, 8827~2, 8818-12-
Vol VI, 13U--ZO. 
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BILL(S): contd. BILL(S): contd. 
Indian Adoption of Children Bill 

(By Shrimati Jayashri): contd. 
Motion for leave to withdraw. 

(Withdrawn) . 
Vol. VI, 1220. 

Indian Coconut Committee (Amend-
ment) Bill: 
Motion to consider. 

Vol. VII, 3773-3801. 
Consideration of clauses. 

Vol. VII, 3801. 
Motion to pass as amended. 

Vol. VII, 3801-04. 
Message from Rajya Sabha agree-

ing without amendment to the 
Bill, as passed by Lok Sabha. 

Vol. VIII, 5342. 
Assented to by the President. 

Vol. IX, 11. 
Indian Cotton Cess (Amendment) 

Bitl, 1956 (as passed by RaJya 
Sabha) : 
Message from Rajya Sabha for-

warding the Bill to Lok Sabha. 
Vol. I, 973. 

Laid on the Table. 
Vol. I, 973. 

Motion to consider. 
Vol. VII, 3388-94, 3766-73. 

Consideration of clauses. 

Motion to pass. 
(Passed). 

Vol VII, 3773. 

Vol VII, 3773. 
Assented to by the President. 

Vol. IX, 11. 

Indian Divorce (Amendment) Bill 
(Amendment of Section 3 etc.: 
by Shrimati Maydeo). 
Introduced. 

Vol. IX, 914. 
Indian Income-Tax (Amendment) 

Bill: 
Introduced. 

Vol. V, 8512. 
Motion to consider. 

Vol. V, 9784-97. 

Indian Income-Tax (Amendment) 
Bill: con td. 
Motion to pass, as amended. 

Vol. V, 9797. 
(Passed, as amended). 

Vol. V, 9797. 
Message from Rajya Sabha re~ 

turning the Bill, without re-
commendation. 

Vol. V, 1016. 
Assented to by the President. 

Vol. VI, 7. 
Indian Institute of Technology 

(Kharagpur) Bill: 
Introduced. 

Vol. V, 8829. 
Motion to consider. 

Vol. VII, 4442-4516. 
Amendment to refer to Select 

Committee. 
Vol. VII, 4448-4516. 

Consideration of clauses. 
Vol. VII, 4516-33. 

Motion to pass, as amended. 
Vol. VII, 4533-38. 

(Passed, as amended). 
Vol. VII, 4536. 

Message from Rajya Sabha agree-
ing without amendment to the 
Bill, as passed by Lok Sabha. 

Vol. VIII, 5645. 
Assented to by the President. 

Vol IX, 11. 
Indian Lac cess (Amendment) Bill, 

1956 (as passed by Rajya Sabha): 
Message from Rajya Sabha for-

warding the Bill to Lok Babha. 
Vol. I, 849. 

Laid on the Table. 
Vol. I, 849. 

Motion to consider. 
Vol. VII, 3364-86. 

Consideration ot clauses. 
Vol. VII, 3386-87. 

Motion to pass. 
Vol. VII, 3387. 

(Passed). 
Vol. VII, 3387. 

Assented to by the President. 
Vol. VIII, 5342. 

indian Med~cal Council Bill (as 
passed by Rajya Sabha): 
Message trom Rajya Babha for-

warding the Bill to Lok Sabha. 
Vol. VII, 4!H. 



-_ ... _-------
Bn..L (S): contd. 

Indian Medical Council Bill (as 
pa~sed by Rajya Sabha): contd. 
Laid on the Table. 

Vol. VII, 4394. 

Motion to consider. 
Vol. X, 2329-2418. 

Consideration of clauses. 
Vol. X, 2418-59. 

Motion to pass, as amended. 
Vol. X, 2459-65. 

(Passed, as amended). 
Vol. X, 2465. 

Message from Rajya Sabba agree-
ing to the amendments made by 
Lok Sabha in the Bill. 

Vol X, 4080-84. 

Indian Nationalisation of 
Railways Bill (by Shri 
Sinha): . 

Light 
Jhulan 

Introduced. 
Vol. VIII, 6171-72. 

Indian Penal Code (Amendment) 
Bill [amendment of section 429: 
by Pandit Thakur Das Bhargava]: 
Motion to consider. (Bill with-
drawn). 

Vol. III, 4659-72. 
Vol. IV, 5833-60. 

Motion for leave to withdraw. 
Vol. IV, 6860. 

(Withdrawn ). 
Vol. IV, 5860. 

Indian Penal Code (Amendment) 
Bill [Amendment of section 494: 
by Shri S. V. RamlUwamtl]: 
Introduced. 

Vol. V, 8908. 

Indian Penal Code (Amendment) 
Bill (Amendment of section 497: 
by Shri Dabhi]: 
Motion to consider (N cgati1Jed). 

Vol. VI, 1239-52. 
Vol. VII, 2849-82. 

Indian Penal Code (Amendment) 
Bill (Insertion of new section 
170A: by Dr. N. B. Khare]: 
Introduced. 

Vol. I, 909. 

--,----_ ... _----.... --- .•. --. 
BILL(S): contd. 

Indian Penal Code (Amendment) 
Bill lInsertion of new uctton 
427A: by Shri Raghunath Singh]: 
Introduced. 

Indian Penal Code 
Bill [Omission of 
bV Shri Dabhi]: 

Vol. It 909. 

(Amendment) 
section 497: 

Introduced. 
Vol. VIII, 6172. 

Indian Post Office (Amendment) 
Bill: 
Introduced. 

VoL VIII, 4543-44. 
Motion to consider.' 

Vol. VIII, 5214-22. 
Consideration of clauses. 

Vol. VIII, 5222-28. 
Motion to pass. 

Vol. VIII, 5228. 
(Passed). . Vol. VIII, 5228. 
Message from Rajya Sabha re-

turning the > Bill without re-
commendations. 

Vol. VIII, 6616-17. 
Assented to by the President. 

Vol IX, 11. 

Indian Railways (Amendment) Bill 
(as passed btl Rajtltl Sabha): 
Motion to consider. 

Vol. VII, 4303-28. 
Consideration of clauses. 

Motion to pass. 

(Pas$ed) . 

Vol. VII, 4402-42. 

Vol. VII, 4442. 

Vol. VII, 4442. 
Assented to by the President. 

Vol IX, 11. 

Indian Railways (Amendment) Bill 
(Omission of section 71A etc.: bll 
Shri Nambiar): 
Motion to consider (Negatived). 

Vol. n, 2185-2210. 

Indian Red Cross Society (Amend-
ment) Bill: 
Motion to consider. 

VoL I, 247-56. 



BILL (S): contd. 
Indian Red Croa Society (Amend-

ment) Bill: contcl. 
OoaaicMratio."1 of clauaee. 

Vol. I, 256-57. 
Motion to pais, al amended. 

Vol. I, 257. 
(PlUsed, cu amended). 

Vol. I, 257. 
Message from Rajya Sabha· re-

tuming with amendment the 
SID as palled by Lok Sabha. 

Vol IV, '1889. 
Laid on the Table, as returned by 

Ra'ya Sabba with amendments. 
Vol. IV, 7389. 

Motion to eouJ.der the amend-
ments made by Rajya Sabba. 

Vol. V, 7846-47. 
Motion to all'" to tbe amend-

ments 'made by Rajya Sabha 
(Adopted). 

Vol V, 7M7. 
Auented to by the President. 

Vol. V, 9714. 
la.dian Rqtatration (Amendment) 

Bill. 196&: (Amendment 01 section 
2 etc.: bll Shri S. C. Sawmta): 
lleua,e from Rajya Sabha re-

tumiD, with amendments the 
Bill' as passed by Lok Sabba. 

Vol. II. 2656. 
Laid on the Table as returned 

with amendments by Rajya 
Sabha. 

Vol. II, 26116. 
Motion to consider the amend-

ments made by Rajya Sabba. 
Vol. II, 8538---40. 

Motion to all'" to the amend-
menu mad. b7 Rajya Sabha 
(Adopted) . 

Vol. II. 11140. 
Aaented to .". Ule President. 

VoL m, &a88. 
ladlan Statia.t.ical DelUtilte Bill: 

Int;raduced. 
VGl. IX, 1511. 

Ind.ian Tartft (AmeDdmeat) Bill: 
Iatro4ueed. 

VoL VIII, 5817. 
IIotIiOa to OGftIider. 

Vol. IX, II1-1M. 
Motion to pue, .. amtrnclecl 

VoL IX, 204. 

BILL(S): contd. 
Indian Tariff (AmmdmeDt) BIll: 

contcL 
(Passed, IU CI1IIended). 

Vol. IX, 204. 

Meuaae from Rajya Sabha re-
turning the Bill without re-
commendation. 

Vol. IX, 8112. 

Aaaented to by the President. 
Vol. IX. 1819. 

Indian 'I'arlf! (Second Amendment)' 
Bill, 19511: 

Assented to by the President. 
Vol. I. 21. 

Indian Tar11! (TbJrd Amendment) 
Bill, 1855: 

Assented to by the President. 
VoL I, 21. 

Indian Telecrapb (Amendment) 
Bl11: 

Introduced. 
Vol. IX, 11124. 

Industrial Disputes (Amendment) 
Btu, 1958 (as puaed. by Rajya 
Sabha): 

Jrlesl8ge from Ralya Babha tor-
wardin, the Bill to Lok Sabha 

Vol. V. 1828. 
Laid on the Table. 

Vol. V, 8828. 
Motion to consider. 

Vol. vn, 3831-43. 
Consideration of cla1l8eL 

Vol vn, 184S. 

'Motion to p .... 
Vol. VII. 8ea. 
Vol. VII. 1843. 

AIIented to by the President. 
VoL vm. 017. 



_._--_._----_._-----
BILL(S): contd. 

Industrial Di8pute. (AmeDdment 
and Miscellaneous Provisions) 
Bill: 
Motion to consider. 

Vol. VI, 409-18, 494-618. Cl33-
6Q. 

Consideration ot clauses. 
Vol. VI. 860-808. 

Motion to pass, as amended. 
VoL VI, 806. 

(P"'Hd, CIa amended). 
Vol. VI. 808. 

M ... a .. from Rajya Sabha al1'ee-
.in, W!thollt amendment to the 
Bill "PUled b)r Lok Sabha. 

Vol VII, 3764. 
Aueftted to by the President. 

Vol. VIII. 881'1. 
lnd11Strie. (Development and Recu-

lation) Amendment Bill: 
Ir.troduced. 

Vol. VIII, 0886. 
Motion to con.icier. 

Vol. IX. ~4. 
Consideration ot cla11Se8. 

Vol. IX, 272-75. 
Motion to pass. as amended. 

Vol. IX. 275-94. 
(Ptts~, U amended). 

Vol. IX. 294. 
M...,e trom Rajya Sabha agree-

inl without amendment to the 
Bill as passed by Lok Sabha. 

Vol. IX. 1522. 
AueJlted to by the President laid 

on the Table. 
Vol. X. 408G-88. 

InSUl'Ulce (Second Amendment) 
Bill, 1855: 
Auented to by the President. 

Vol. I, 21. 
Inter~te Water Dispute! Bill 

<as pas,,- by Rajya Sabha): 
Motion to CQIlaider. . 

Vol. VII. 297f.-815, 2987-1017. 
Consideration ot clauses. 

lttotion to pau. 

(P"'Bed). 

Vol VII. 301'1--20. 

Vol. W, 3020. 

Vol. W. 3020. 

BILL(S): contd. 
Inter-State Water Disputea BiU ( •• 

passed by Rajya Sabha): COfttd. 
Aesented to DY the PresIdent. 

VoL VIII. 5342. 
Jammu and Kashmir (Extension of 

Laws) Bill: 
Introdue«l. 

Vol. IV. 563'7. 
Motion to consider. 

Vol. VII. '810. 
Consideration of clauses. 

Motion to pass. 
Vol. vn. 3830. 

Vol. VII, ISIO • 

Vol. VB, 1810. 

Me888ge from Rajy. Sabba all'"-
in, without amendment to the 
Bill. as passed by Lok Sabba. 

Vol VIll, 8078. 
Assented to by the President. 

VoL IX, 11. 
lterala State Le,islature (Del.,.. 

tion ot Powers) Bill: 
Introduced. 

Vol. X, 2952. 
Motion to consider. 

Vol. X. IMI-8D. 
Consid.eration ot clauses. 

VoL X. 111811-88. 
Motioll to pan. 

Vol. X, 8588. 
(Puled). 

Vol. X. 31188. 
Messa,e from Rajya Sabba ~ 

inll without amendmqt to the 
Bill, al puse4 by Lok SabhL 

VoL X. 4083-84. 
fosented to by the Presl.d.ent. 

V Vol. X. 42'71. 
Life Insurance (Emer,ency Provi-

sions) BW: 
Introduced. 

Vol •. I. 44. 
Moucm to eODJider. 
Vol 1, 1135-'75. 1305--38, lSU-

1402. 1461-11543. 
Cona1cleration ot cl.UI8II. 

Vol. 1, 1544-68. 
Motion to pus, •• amended. 

Vol. I, 118-84. 
(Pculecl, cu amended). 

Vol I, 11M. 



---------------------1---------.. ·-- ---------
I BILL(S): contd. BILL(S): contd. 

Life Insurance (Emergency Provi-
sions) Bill: contd. 
Message frnm Rajya Sabha agree-

ing without amendment to the 
Bill, as passed by Lok Sabha. 

Vol. II, 2913-14. 
Assented to by the President. 

Vol. III, 4013. 
Life Insurance Corporation Bill: 

Introduced. 
Vol. I, 45: 

Motion to refer to Select Com-
mittee. 
Vol~ II, 2916-3030, 3050, 3051-

3124. 
Motion fOT extension of time for 

presentation of Report of Select 
Committee. 

Vol. III, 5366 
Presentation of Report of Select 

Committee. 
Vol. IV, 6812. 

Motion to consider, as reported 
by Select Committee. 

Vol. V, 8868-8906, 8968, 9085. 
Considel'ation of clauses. 

Vol. V, 9085-9100, 9110.,...923~, 
9262-9383. 

Motion to pass, as amended. 
Vol. V, 9383. 

(Passed, as amended). 
Vol. V, 9383. 

Message from Rajya Sabha agree-
ing without amendment to the 
Bill, as passed by Lok Sabha. 

Vol. V, 10163. 
. Assented to by the President. 

Vol. VI, 7. 
Lok Sahayak Sena Bill, 1956: 

Message from Rajya Sabha agree-
ing without amendment to the 
Bill, as passed by Lok Sabha. 

Vol. VIII, 5645. 
Assented to by the President. 

Vol. IX, 11. 
Manipur(Courts) Bill, 1955: 

Assented to by the President. 
Vol. I, 21. 

I Manipur (Village Authorities in Hill 
i Areas) Bill: 

Introduced_ 
Vol. IV, 6711. 

Motion to consider. 
Vol. IX, 79-102. 

Consideration of clauses. 
Vol. IX, 102-18. 

Motion to pass, as amended. 
Vol. IX, 118. 

(Passed, as amended). 
Vol. IX, 118. 

Message from Rajya Sabha agree-
ing without amendment to the 
Bill, as passed by Lok Sabha. 

Vo1. IX, 1001. 
ManipuT State Hill Peoples (Ad-

ministration) Regulation (Amend· 
ment) Bill, 1947 (as passed by 
Rajya Sabha): 
Motion to recommend to Rajya 

Sabha to agree to leave being 
granted by Lok Sabha to with-
draw the Bill (Adopted). 

Vol. II, 2657-59. 
Vol. IV, 6702--10. 

Vol. V, 7983-84. 
Message from Rajya Sabha con-

curring in the recommendation 
of Lok Sabha to agree to leave 
being granted by Lok Sabha to 
withdraw the Bill. 

Vol. V, 10006. 
Motion for leave to withdraw. 

Vol. V, 10029-31. 
Mines (Amendment) Bill (Amend-

ment of sections 33 and 51: by 
Shri T. B. Vittal Rao): 
Motion to consider (N e(1Cltived) . 

Vol. IV, 7378-84. 
Vol. V, 8908-27. 

Motor Transport Labour Bill (by 
Shri A. K. Gopalan): 
Mbtion to consider. 

Vol. X, 2189-96, 4005-30. 
Motion for leave to withdraw. 

Vol. X, 4030. 
(Withdrawn) . 

Vol. X, 4030. 
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BILL(S): contd. 
Motor Vehicles (Amendment) Bill: 

Motion to refer to Joint Commit-
tee. 

Vol. VII, 3020-3080. 
Message from Rajya Sabha con-

curring in the recommendation 
of Lok Sabha to join the Joint 
Committee. 

Vol. VIII, 5184-85. 
Presentation of Report of Joint 

Committee. 
Vol. IX, 488. 

Motion to consid&r as reported by 
Joint Committee. 
Vol. IX, 1278-1396, 1399-1414. 

Consideration of clauses. 
Vol. IX,1414-49. 

Motion to pass, as amended. 
Vol. IX, 1449. 

(Passed. as amended). 
Vol. IX, 1449. 

Message from Rajya Sabha agree-
ing without amendment to the 
Bill, as passed by Lok Sabha. 

Vol. X, 2950-51. 
Motor Vehicles (Amendment) Bill 

(Substitution of section 65, etc.: 
by Shri T. B. Vittal Rao): 
Motion to consider (negatived). 

Vol. I, 910-43. 
MUlti-Unit Co-operative Societies 

(Amendment) Bill, 1956 (as 
passed by Rajya Sabha): 
Message from Rajya Sabha for-

warding tpe Bill to Lok Sabha. 
Vol. I, 445-46. 

Laid on the Table. 
Vol. I, 446. 

Motion to consider. 
Vol. VII, 3349-63. 

Motion to pass. 
Vol. VII, 3363-64. 

(P48Sed). 
Vol VII, 3364. 

Assented to by the President. 
Vol. VIII. 5342. 

an .. L(S): contd. 
National and Festival Paid Holidays 

Bill (by Shri Nambiar): 
Introduced. 

Vol. II, 2164. 
National Development (People's 

Participation) Bill (by Shri M. 1.. 
Dwivedi): 
Introduced. 

.Vol. II, 2164. 
National Highways Bill: 

Introduced. 
Vol. VII, 2378. 

Motion to consider: 
Vol. VII, 3091-3194. 

Consideration of clauses. 
Vol. VII, 3194-3204. 

Motion to pa,s, as amended: 
3205. 

(Passed, as amended). 
Vol. VII, 3205. 

Message from Rajya Sabha agree-
ing without amendment to the 
Bill, as passed by Lok Sabha. 

Vol. VIII, 5184. 
Assented to by the President. 

Vol. IX, 11. 
National Volunteer ForceBll1: 

Motion to consider. 
• Vol. VIII, 4719-67. 

Consideration of clauses. 
Vol. VUI, 4767-91. 

Motion to pass, as amended. 
Vol. VIII, 4791--41101. 

(Passed, as amended). 
Vol. VIII, 4801. 

Newspaper (Price and Page) Bill, 
1956 (as passed by Rajya Sabha): 
Message from Rajya Sabha for-

warding the Bill to Lok Sabha. 
Vol. VII. 3784-65. 

Motion to consider. 
Vol. VIII, 4801-55. 

Consideration of clauses. 
Vol. VIII, 4878--98. 

Motion to pass. 
Vol. VIII, 4898-4901. 

(Passed). 
Vol. VIII, 4901. 

Assented to by the President. 
Vol. VIII, 6617. - ... _-_ .. _._-_. __ .. _ .. -- ....... --.- .... -.. ----- ..... - -----------_._--_ .. - .... _. __ .-
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BILL(S): ecmtd. 

Old and Infirm Panona' Homes Sill 
(by Shri Krlshnacharya Joshi): 
Introduced. 

Vol. X, 4004-
ParU.mantary Proceedinp (Protec-

tion of Publication) Bill, 1958: 
Melllage from Rajya Sabha agree-

ing without amendment to the 
Bill .. passed by Lok Sabha. 

Vol. V, 838'1-88. 
A....ued te by the President. 

Vol. VI, 7. 
••• alIo ''Proeeedtnis of LeJislatures 

(Protection of Publication) Bill 
(by 8hri I'eroze Gandhi)" below. 

Part C States (Laws) Amendment 
Bill: 
Motion to consider. 

Vol. IX, 128-133. 
CoMideration of clauses, 

Vot. IX, 133-38. 
Motion ~ pau, a. amended. 

VoL IX, 138-38. 
(Pu.ed, U Clmcmded). 

Vol IX, 138. 
Payment of Wales (Amendment) 

Bill (Amendment ot sectiODI 1, 2 
and 3 etc.: by Shn C. D. 
Gautam): 
Introduced. 

VoL vm, 8171. 
Prest IIId BelistraUon of Books 

(Amendment) Slll. 19S5: 
Aslentecl to by tbe PreI1dent. 

Vol. I, 21. 
Pres. Council Bill, 1118 ( .. paaed 

by Raj,.. Sabba): 
Message from Rajy. Sabha for-

wudins the BUl to Lot Sabha. 
VoL X. 29D1. 

Laid on the Table. 
Vol. X. 29S1. 

Prevention of ConuptioA. (Anaend-
men') Bill, 1901: 
Auented to by the PntIident. 

Vol. 1,21. 
Prevention of Disqualification (Par-

liament and Part C States Legis-
laturee) Amendment Bill, 19155: 
AsHnted to by the PreIldent. 

Vol. I, 21. 

BILL (S): ecmtd. 
Preventive Detention (Amendment) 

Bill (Amendment of sections 3, 7, 
8 and 10: by Shri K. K. Basu): 
Introduced. 

Vol. VID, 8171. 
Proceedings of Lelialaturea (Protec-

tion of PublicatiC)ft) Bill (by Shrl 
Feroze Gandhi): 
Introduced. 

Vol. I. 901-10. 
Motion to conaider. 

Vol. II, 3547.....&4. 
VoL III, 4618-a9 . 

Amendment to reter to Select 
Committee. 

VoL DI, 4621--89. 

Pruentatton of Report of Select 
Committee. 

Vol. IV, 88'73. 

Motion re Extension of time allot-
ted for the Bill (Adopted). 

Vol. IV, 7347-48. 

See also "Parliamentary Proceed-
in,. (Protection of publioation) 
Bill, 1958" above. 
Motion to consider as reported by 

Se1eet CommlUer. 
Vol. IV, '7318-10. 

Consideration of claUlell. 
Vol. IV, '7350-85, 7355-78. 

Motion to tMlss, as amended. 
Vol. IV, '7378. 

(Paled, u cnneraded). 
Vol. IV, 7378. 

PubHc Debt (Anuni.dtnen:t) Bf1l: 
Introduced. 

Vol. VIII, OM. 
Motion to conmm. 

Vol. VIII, 5211-13. 
Motion to pea. 

VoL Vm, 5213. 
(Paned). 

Vol. vrn, 8213. 
Mesla", from Rajya Sabha agree-

Ing without amendment to the 
BID as passed by Lok Sabha. 

Vol. VIII, 8817. 
Aaented to by the President. 

Vol. IX, 11. 



BILL(S): contd. 
Railway Stores (unlawful Poaes-

sion) Bill, 19M: 
Assented to by the President. 

VoL t, 21. 
RepNscmtation ot the 

(AJnendInent) Bill: 
People 

Motion to consider as reported by 
Select Committee. 

Vol. I, 155-80. 
Consideration of clauses. 

Vol. t, 160--223. 
Motion to pass, as amended. 

Vol. t, 223. 
(Passed, 41 amended). 

Vol. I, 223. 
Messa,e for Rajya Sabha agreein, 

without amendInent to the Bill, 
a paned by Lok labba. 

Vol. I, 1342. 
Assented to by the President. 

Vol. II, 2219. 
Representation of the People (Mis-

cellaneous Provisions) Bill: 
Introduced. 

Vol. X. 2318-29. 
Motion to consider. 

Vol. X. 3411g.....sS. 
Consideration of c1auael. 

Vol. X. M82-80. 
Motion to pal. 

VoL X, 34a0-92. 
(P4Ised). 

Vol X. 3492. 
Messa,e trom Rajya Sabba atree-

in, without amendInent to the 
Bill as passed by Lok Sabha. 

Vol. X. 4083. 
Representation of the People 

(Second AmendInent) B111: 
Presentation of Report of Select 

Committee. 
VoL I, 26. 

Motion to consider, as reported by 
Select Committee. 

Vol. V, 8368-8498, 8512-18. 
CODaidvation of c1aUlel. 

VoL V, 8518-8665. 
Motion to pass, .. amended. 

Vol V, 86'12-8824, 8832-6'1. 

" BILL(S): contd. 
Representation ot the PIople 

(Second AJnendment) Bill: COfttd. 
(P4IBed, as II'fMnded). 

Vol. V, 8868. 
Messa,e frO!l\ RaJY. Sabha return· 

in, "'ith amendInents the Bill. 
•• paaaed by Lok Sabha. 

Vol. V, 9'104-06. 
Laid on the Table as returned by 

Rajya Sabha with amendments. 
Vol. V, 9'106. 

MotiOn to coft8.ider the amend-
menta made by Rajya Sabha. 

VoL V, 10032-36. 
Motion to agree to the amend-

ments made by Rajya Sabha 
(Adopted). 

Vol. V, 1001'. 
AlHntled to by the PruJdem. 

VoL VI, '1. 
Representation of the Peopx. (Third 

Amendment) Bill: 
Introc:1uoed. 

Vol. VIII, 1118'1-88. 
Motion to consider. 

Vol. VIII, 6144-88. 
Motion to pas. 

Vol. VIII, 8168. 
(PUIed.). 

Vol. VIII, 8168. 
Aaen~ to by the Prea1c!ent. 

Vol. xx. 11. 
Repruentation of the People 

(Fourth Amendment) Bill: 
Introduced. 

Vol. Ix, 809. 
Motion to CODBider. 

Vol. X, 19'7'-12. 
Consideration of clauses. 

\ToL X. 1982-8'1. 
Motion to pass, 88 amended 

Vol. X. 198'1. 
(PIIIl8f!d, as amended). 

Vol. X, 198'1. 
Meaate trom RaJya Sabha qree-

in, wIthout amendment to the 
Bill, a. peued by Lot Sabha. 

Vol. X. 3128. 
Aaentec1 to by the President. 

Vol. X, 4085-88. 
Iteserve Bank of India (Amend-

ment) Bill: 
Introduced. 

Vol. IV, 89H-1'7. 
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BILL(S): contd. 
Reserve Bank of India (Amend. 

, ment) Bill: contd. 
Motion to consider. 

Vol. VI, 249-354. 
Consideration of clauses. 

Vol. VI, 363-97. 
Motion to pass, as amended. 

Vol. VI, 397-409. 
(Passed, as amended). 

Vol. VI, 409. 
Message from Rajya Sabha agree-

ing without amendment to the 
Bill, as passed by Lok Sabha. 

Vol. VII, 2933. 

Assented to by the President. 
Vol. VIII, 6617. 

River Boards Bill (as passed by 
Rajya Sabha): 
Motion to consider. 

Vol. VII, 2719-56, 2768-77. 
Consideration of clauses. 

Vol. VII, 2936-72. 
Motion to _ pass. 

Vol. VII, 2972-78. 
(Passed). 

Vol. VII, 2976. 
Assented to by the President. 

Vol. IX, 11. 
Road Transport Corporations 

(Amendment) Bill: 
Introduced. 

Vol. IX, 854. 
Motion to consider. 

Vol. X, 2~71'-:"94. 

Consideration of clauses. 
Vol. X, 2294-9~. 

Motion to pass. 
Vol. X, 2295. 

(Passed). 
. Vol. X, 229~. 

Message from Rajya Sabha agree-
ing without amendment to the 
Bill, as passed by Lok Sabha. 

Vol. X, 3127. 
_ Sadhus and Sanyasis Registration 

and_Licensing Bill (by Shri Radha 
Raman): 
Introduced. 

Vol. VI, 1211. 

BILL(S): contd. 
Salaries and Allowances of Members 

of Parliament (Amendment) Bill 
(Amendment of section G: by Shri 
Keshavai~ngar) : 
Introduced. 

Vol. IX. 915. 

Sales-Tax Laws Validation BII1: 
Introduced. 

Vol. I, 44-45. 

Motion to consider. 
Vol. I. 1031-80, 1086-1128. 

Consideration of clauses. 
Vol. I, 1128-33 

Motion to pass. 
Vol. I, 1133_ 

(Passed). 
Vol. I, 1133. 

Message from Rajya Sabhs agree-
ing without amendment to the 
Bill, as passed by Lok Sabha. 

Vol. II, 2529-30. 
Assented to by the President._ 

Vol. III, 4013. 

Scheduled Castes and Scheduled 
-Tribes Orders (Amendment) Bill: 

Introduced. 
Vol. III, 4538-39. 

Motion to consider_ 
Vol. VIII, 6088-6144, 6402-07. 

Amendment to circulate. 
. .vol. VIII, 6093-6144, 6407. 

Consideration of clauses. 
Vol. VIII. 6407-6548. 

-Motion to pass, as amended 
Vol. VIII. 6548-54. 

(Passed. a.~ amended). 
Vol. VIII. 6554. 

Assented to by the President. 
Vol. IX, 11 . 

Sea Customs (Amendment) Bill: 
Introduced. 

Vol. IX, 1661. 
Securities Contracts (Regulation) 

Bill: 
Motion for extention ot time - for 

presentation :01 Report of Joint 
Committee. 

Vol. I, 26-27. 
----... ----------_ .. _'------_ .. - ... "-_._---- -_ ... _---- . - ._--
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DILL(S): contd. 
Securities Contracts (Regulation) 

Bill: contd. 
. ;, Presentation of Report 

Committee. y, 

of Joint 

Vol. I, 1085-86. 
'Motion to consider as reported by 

Joint Committee. 
Vo1. VI, 44,,94. 

Consideration of clauses. 
Vol. VI, 94--101. 

Motion to pass, as amended. 
Vol. ill, 101. 

< Passed. all amended). 
Val. VI, 10l. 

'Message from Rajya Sabha agree-
ing wihout amendment to the 
Bill, as passed by Lok Sabha. 

Vol. VII, 25110. 
Assented to by the President. 

Vol. VIII, 6617. 
Shri Kashi Viswanath Mandir Bill 

(bt' Shri Raghunath SinOh); 
Motion to consider. 

Vol. I, 943-54. 
Vol. II, 2164-84. 

Motion for leave to withdraw. 
Vol. II, 2184. 

(Withdrawn) . 
Vol. II, 2184. 

Slum Areas (Improvement and 
Clearance) Bill, 1956 (as passed 
by Rajya Sabha): 
Message from Rajya Sabha for-

warding the Bill to Lok Sabha. 
Vol. X, 3709. 

Laid on the Table. 
Vol. X, 3710. 

Motion to consider. 
Vol. X, 4134---4213. 

Consideration of clauses. 
Vol. X, 4213-15. 

Motion to pass. 
Vol. X. 42111. 

Vol. X, 4215. 
81. John Ambulance Association 

(India) Transfer of Funds Bill: 
Motion to consider. 

Vol. I, 257-59. 
Consideration of clauses. 

Vol. I, 259-60. 

i -
I 

BILL (S): (·ontd. 
St. John Ambulance Associatioa 

<India) Transfer of Funds Bill: 
contd . 
Motion 10 pass, as amended. 

Vol. I, 280. 
(Passed. as amended). 

Vol. I, 260. 
Message from Rajya Babba agree-

ing without amendment to the 
Bill, as passed by Lok Sabha. 

Vol. IV, 7389, 
Assented to by the President. 

Vol. V, 9714. 
Standards of Weights and Measures 

Bill: 
Introduced 

Vol. VII, 3090. 
Motion to refer to Joint Commit-

tee. 
Vol. VII, 4536-38. 

Amendment to circulate. 
Vol. VIII, 4630-83, 4711-19. 

Message from Rajya Sabha COD-
currmg in the recommendation 
of Lok Sabha to join the Joint 
Committee. 

Vol. VIII, 5485-86. 
Presentation of Report of Joint 

Committee: 
Vol. IX, 488. 

Motion to consider, as reported by 
Joint Committee. 

Vol. X, 2203-64. 
Consideration of clauses. 

Vol. X, 2264-71. 
Motion to pass, as amended. 

Vol. X, 2271. 
<Passed, as amended). 

Vol. X, 2271. 
Message from Rajya Sabha agree.. 

ing without amendment to the 
Bill, as passed by Lok Sabha. 

Vol. X. 3332. 
State Bank of Hyderabad Bill: 

Introduced. 
Vol. Vm, 4'101. 

Motion to consider. 
Vol. IX. 670-702 

Consideration of clauses. 
Vol. IX, 702-11. 

------------~-----------
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BILL(S): contd. 
State Bank of Hyderabad Bill: 

contI!. 
Motion to pass, as amended. 

Vol. IX, 716-19. 
(Passed, as amended). 

Vol. IX. 719. 
Message from Rajya Sabha agree-

in, without amendment to the 
Bill, as passed by Lok Sabha. 

Vol. X, 2072. 
State Financial Corporations 

(Amendment) Bill: 
Introduced. 

Vol. VI. 1407. 
Motion to consider. 

Vol. VII. 4284-4303. 
Vol. VIII. 4901-47. 

Consideration of clauses. 
Vol. VIII. 4947-67. 

Motion to pass, as amended. 
Vol. VIII. 4967-75. I 

(pflt,ed. as amended). 
Vol. VllI, 4975. 

Measalle from Rajya Sabha agree- I I 
ing without amendment to the I 
Bill. as passed by Lok Sabha. 

Vol. VIII, 5645-46. 
Assented to by the President. 

Vol. IX. 11. 
States Reorganisation Bill: 

Introduced. 
Vol. IV. 5637-40. 

Motion to refer to Joint Commit-
tee. 

Vol. IV. 6076-6172. 6299-6322. 
8323-6420, 6455-72. 

Message from Rajya Sabha con-
curring in the recommendation 
of Lok Sabha to join the Joint 
Committee. 

Vol. IV, 7055. 
Motion for extension of time for 

presentation of Report of Joint 
Committee: (Adopted1. 

Vol. V, 8136-41. 
Presentation of Report at Joint 

Committee. 
Vol. VI, 8. 

Motion to consider as reported by 
Joint Committee. 

VgJ. Vl. e77-111~. 1122-97, 
1!258-1402, 1407-1552. 1567-
1815. 

BILL(S): contd. 
States Reorganisation Bill: contd. 

Consideration of clauses. 
Vol. VI, 1675-1700, 1706-1904. 

1907-2054. 2059-2157. .. 
Vol. VII, 2376-2530, 2553-2719. 

Motion to pass. as amended. 
Vol. VII, 2778-2848. 

. (Passed, as amended). 
Vol. VII, 2848-. 

Message from Rajya Sabha agree-
ing without amendment to the 
:Bill, as passed by Lok Sabha. 

Vol. VIII, 4703. 
Assented to by the President. 

Vol. X. 312fJ. 
> 

States Reorganisation (Amendment) ~\ 
Bill: ..+. 

Introduced. 
Vol. IX, 272. 

Motion to cdnsider. 
Vol. IX, 654-65. 

CODllidera.tion of clauses. 
Vol. IX, 665-68. 

Motion to pass, as amended. 
Vol. IX, 668-70. 

(Pasred, as amended). 
Vol. IX, 670. 

Message 'from Rajya Sabha agree-
ing without kmendment to the 
Bill. as passed by Lok Sabha l. 

Vol. IX, 1521. 
Assented to by the President. 

Vol. VIII,5342~ 
Suppression of Immoral Traffic in 

Women and Girls Bill: 
Motion to refer tf' Select Com-

mittee. 
Vol. VII, 4395-IlP 

Motion re extension of time for 
presentation of Report of Select 
Committee. 

Vol. IX, .no. 
Presentation of the Report at 

Select Committee. 
Vol. IX, 607-08. 

Motion to consider as reported ~. 
Select Committee. 

VOl, IX, 1449-1518, 152'7~. 



BILL(S): ccmtd. 
luppnssion til tmm.oral Traft\c tn 
. Women and Girls Bill! contd. 

Consideration of clauses. 
Vol. IX, 1565-88. 

Motion to pan, as amended. 
Vol. IX, 1588. 

(Pa.sBed, as amended). 
Vol. IX, 1588. 

Measale from Rajya Sabha acree-
ing without amendment to the 
Bill, as passed by Lok Babha. 

Vol. X, 3709. 
Supreme Court (Number of 

:Yudges) Bill: 
Introduced. 

Vol. VII, 2229. 
Motion to consider. 

Vol. VII, 3804-28. 
Consideration of clause •. 

·Vol. VII, 3828. 
Motion to pass. 

(PlUud). 
Vol. VII, 3828-29. 

Vol. VII, 3829. 
Message from Rajya Sabha agree-

ini without amendment to the 
Bill, as passed by Lok Sabha. 

Vol. VIII, 6079. 
Assented to by the President. 

Vol. lX, 11. 
Terminal Tax on Railway 

Passengers Bill: 
Introduced. 

Vol. VIli, 6985. 
Motion to consider. 

Vol. IX, 294-302, 611-49. 
Consideration of claUSell. 

Vol. IX, 649-53. 
M ~ liQn to pas.'1, as amended. 

Vol. lX, 653-54. 
(Pa.s.ed. as amended). 

Vol. IX. 654. 
Message from Rajya Sabha re-

turning the Billwitbout recom-
mendation. 

Vol. X, 2054-56. 
Assented to by the President. 

'l'erritor.ial 
Bill: 

Army 
Vol. X, 3126. 

(Amendment) 

Motion to consider. 
Vol. IX, 844-48, 855-89. 

Consideration of clauses. 
Vol. lX. 889-93. 

BILL ( S): contd. 
Territorial Army 

Bill: contd. 
(Amendment) 

Motion to .paSS, aa amended. 
VoL IX, 89~6. 

(Passed, as amended). 
Val. IX, 895. 

Message from Rajya Sabha agree-
ing without amendment to the 
Bill. as paased by Lok Sabha. 

Vol X, 351t. 
Te.mtor~l Councils Bill: 

Introduced. 
Vol. X, 2952-53. 

Motion to consider. 
Vol. X, 3730-·71. 

Consideration of clauses. 
Vol. X, 3771-3828. 

Motion to pass, as amended. 
Vol. X, 3828-34. 

(Passed, as amended). 
Vol. X, 3834. 

Message from Rajya Sabha agree-
ing without amendment to the 
Bill, as passed by Lok Sabha. 

Tra vancore-Cocbin 
Bill: 
Introduced. 

Vol. X, 4273. 
Appropriation 

Vol. V. 8357. 
Motion to consider. 

Vol. V, 8357-118. 
Motion to pass. 

Vol. V, 8~58. 

(Passed) . 
Vol. V. 8358. 

Message tram Rajya Sabha return-
ing the Bill without recommenda-
tion. 

Vol. V. 8827. 
Assented to by the President. 

. Travancore-Cocbin 
(No.2) Bill: 

Introduced. 

Vol. V, 41714. 
Appropriation 

Vol. VIII, 4709-10. 
Motion to consider. 

Vol. VIII, 4710. 
Motion tQ pass. 

Vol. VIU, 4710. 
(PlUHd). 

Vol. VIII, 4710. 
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BILL(S): contd. 
Travancore-Cochin Appropriation 

(No.2) Bill: conte!. 
Message from Rajya Sabha re-

turning the Bill without recom-
mendation. 

Vol. VIII, 5032-33. 
Assented to by the President. 

Vol. VIII, 6981. 
Travancore-Cochin Appropria bon 

(Vote on Account) Bill: 
Introduced. 

Vol. nI, 8881-82. 
Motion to consider. 

Vol. III, 3862. 
Motion to pass. 

Vol. III, l!862. 
(Passed). 

Vo1. lII, 3862. 
Message from Rajya Sabha re-

turning the Bill with recom-
mendation. 

Vol.. IV, 6686. 
Laid on the Table, as returned by 

Rajya Sabha with recomllienda-
tion. 

Vol. IV, 6686. 
Motion to consider the amendment 

recorr.memied by Rajya Sabha. 
Vol. IV, 7091-7093. 

Motion to agree to the amend-
ment recommended by Rajya 
Babha. (Adopted). 

Vol. IV, 7093-7100. 
Assented t~ by the President. 

Vol. V, 8136. 
Travancore-Cochin State Legisla-

ture (Delegation of Powers) Bill: 
Introduced. 

Vol. V, 8829-31. 
Motion to consider. 

Vol. V, 9714, 9716-49. 
Amendment to circulate. 

Vol. V, 9720-49. 
Amendment to refer to Select 

Committee. 
Vol. V, 9730-49. 

Consideration of clauses. 
Vol. V, 9749-84. 

• otion to pass, as amended. 
. Vol. V, 9784. 

(Pu.ed, (ur amended). 
Vol. V, 9784. 

BILL(S): contd. 
Travancorc-Cochin State Leplative 

(Delegation of Powers) BU1: 
ccmtd. 
Message from Rajya Sabha agree-

ing without amendment to the 
Bill as passed by Lok Sabha. 

Vol. V, 10168-84. 
Assented to by the President. 

Vol. VI, 7. 
Unemployment Rellef Bill (by· Shri 

V. P. Navar): 
Motion to circulate. (Negatived). 

Vol. VII. 2882-2812 
Union Duties of Excise (DiRtribu-

tion) Amendment Bill: 
!introduced. 

Vol. X, 2953. 
Motion to consider. 

Vol X, 3587-93, 3714--30. 
Motion to pass. 

Vol. X, 3710. 
(Passed) . 

Vol. X, 3711. 
Message from Rajya Sabbs re-

turning the Bill without recom-
mendation. 

VOl. X, 4272-71. 
Union Territories (Laws) Amend-

ment Bill, 1956: 
Message from Rajya Sabha agree-

ing without amendment to the 
Bill, as passed by Lok Sabhs. 

Vol. IX, 1001. 
Assented to by the President. 

Vol. X, 3126. 
University Grants Commission Bill: 

Motion to consider the amend-
ments made by Rajya Sabba. 

Vol. I, U2-ol7. 
Motion to agree to the amend-

ments made by Rajya Sabba 
(adopted) . 

Vol. I, 246. 
ASllented to by the President. 

Voluntary Surrender 
(Exemption from 
Amendment Bill: 
Motion to consider. 

Vol. n. 1517. 
of Salaries 

Taxation., 

Vol. 1, 23~. 
Consideration of clauses. . 

. VoL I, Ul-4& . 
Motion to pass, all amended. . 

Vol. I, 242. 

Vol. I, sa. 
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:,: BILL(S): cmatcl 
I /i ; Voluntary Surrender of Salaries '! 

(Exemption t'rom Taxation) I 
Amendment Blll: contd. I 
Message from Rajya Sabha agree-

. .,. 

.. 

ing without amendment to the 
Bill, as passed by Lok Sabha. I 

VOl. II, 2382. ! 
Assented to by the President. 

Vol. III, 4013. 
Women's and Children's Institutions 

Licensing Bill (btl Shrim4tt 
Kamlendumati Sha.h). 
Motion to consider. 

Vol. VIT, 2912-13, 4329-38, 
4370-71. 

Amendment to l'efer to Select 
Commi~tee. 

Vol. VII, 4370-71. 
Motion for inclusion of certain 

members in the Select Commit-
tee and for extension of time for 
presentation of Report of the 
committee. 

Val. VII, ~2. 
Motion re extention of time for 

presentation of Report of Select 
Committee. (Adopted). 

Vol. IX, 271. 
Presentation of Report of Select 

Committee. 
Vol. IX, 1523. 

Motion to consider, as reported by 
Select Committee. 

Vol. X, 2158-80. 
Motion to pass, as amended . 

Vol. X, 2184--88. 
(Passed, as amended). 

Vol. X, 2188. 
Message from Rajya Sabha agree-

ing without amendment to the 
Bill, as passed by Lok Sabha. 

Vol. X, 3127. 
YOl,Jn, Persons (Harmful Publica-

tions) Bill: 
Motion to consider. 

Vol. IX, 810-41. 
Consideration of clauses. 

Vol. IX, 841-44. 
Motion to pass, as amended. 

( Passed,. as amended). 
Vol. IX, 644. 

BILL(S}: contd. 
Young Persons (Harmful PI.1Dlic-c1-

tions) Bill: contd. 
Message from Rajya Sabha agrIWing. 

without amendment to the Bill I'IS 
passed by Lok Sabha. • 

Vol. X, 3703-·09. 
BIOCHEMISTRY, INTERNATION-

AL UNION OF: 
Demands for Supplementary Granta. 

1956-57: 
Miscellaneous Expenditure under 

the Ministry of Natural Resour-
ces and Scientific Research: 
Motion to reduce the Demand; 
Reasons for joining the --. 

Vol. X, 3237-41, 3242, 
3243-53. 

BIRBAL SINGH, SHRI: 
General discussion of the Railway 

Budget, 1956-57. 
Vol. II, 1610-14. 

BIREN DUTT, SHRI: 
Business Advisory Committee: 

Motion re Forty-fifth Report. 
Vol. X, 2745. 

Motion Te Forty-sixth Report. 
Vol. X, :i130. 

Calling Attention to Matter(s) of 
Urgent Public Importance: 
Influx of displaced persons into 

Tripura. 
Vol. VIII. 6'194. 

Rehabilitation of refugees from 
East Pakistan in Tripura. 

Vol. II, 2530. 
Rise in price of rice in Tripura. 

Vol. V, 9572. 
Constitution (Ninth Amendment) 

Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. VIII. 5492. 

Consideration of clauses. 
Vp1. VUl, 5849-liJ. 

Demands for SupplementaIT 
Grants, 1956-57 p8rtaining to the 
Ministry of Communicatio~s and 
motions to reduce the· Demartd .. 

VoL X. 3203':'0&. 
- -._._._ ......... _ ... _---_ .. __ ...:..----
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BlREN DUTr, SHRI: ccmtd. 
Demands for Grants, 195fJ-57 

pertaining to the Ministry of Food 
and Agriculture and motions to 
reduce the Demands. 
Vol. III, 4730-31, 4737, 4738, 4739, 

4742, 4743. 
Demands for Grants, 1956-57 

pertaining to the Ministry of 
Home Affair, and motions to 
reduce the l"~mands. 

Vol. III, 503~8. 
Demands for Grants, 1956-57 

pertaining to the Ministry of 
Irrigation and Power and motions 
to reduce the Demands. 

Vol. III, 4142, 4143. 
Demands for Grants, 1956-57 

pertaining to the Ministry of 
Labour and motions to reduce the 
Demands. 

Vol. III, 4881-89. 
Demands for Grants, 1956-57 

pertaining to the Ministry of 
Rehabilitation. and motions to 
reduce the l>emands. 
Vol. III, 3916, 3917, 3918, 3919-24, 

4076, 4077. 
Demands for Grants, 1956-57-

Railways and motions to reduce 
the Demands. 

Vol. II, 1899-1903. 
Demands for Supplementary 

Grants, 1956-57 pertaining to \~.e 
Ministry of Rehabilitation .md 
motions to reduce the DemandJ. 

Vol. X, 3366-67. 
J:lectricity (Supply) A:nendment 

Bill, 1956: 
Motion to refer to Select Com-

mittee. 
Vol. VII, 3338-J8. 

Half-an-hour Discussion 1"t! flood-
affected displaced pertolUl in 
Agartala. 

VOl. VII, 339"-98 
JIIotlon for Adjournment: 

Floods in TripurL 
_ Vol. Vll, 2223, 2224-25. 

Waillonal Highways Bill: 
1Iot1on to oonaider. 

Vol VII. 3155-57, 8193-94. 

BlREN DUTT, SHR1: CMI-td. 
Part C States {Laws) Amendment 

Bill: 
Motion to consider. 

Vol. IX, 130-31. 
Motion to pass, as amended. 

Vol. IX, 136-38. 
RepreseAtation of the People _ (Th.ird 

Amendment) Bill: 
Motion to consider. 

Vol. VIII, 616Z. 
States Reorganisation Bill: 

Motion to consider as reported by 
Joint Committee. 

Vol. VI, 1357--63. 
Consideration of clauses. 

Vol. VI, 2078. 
Territorial Councils Bill: 

Consideration of clauses. 
VoL X, 3773, 3781-82, 3785. 3790-

91, 3792-93, 3797-98, 3800 
3801, 3803, 3808, 3810, 38111: 

Motion to pass, as amended. 
Vol. X, 3838-29. 

BISWAS, SHR1: 

Criminal Law Amendment Bill (btl 
Shrl M. L. Agrawal): 
Motion to consider. 

Vol. VII, 4386-8'7. 
Delay in distribution of annual 

reports of certain Ministries. 
Vol. III, 4678. 

Demands fur Grants, 1956-57 
pertaining to the Ministry of 
External Affairs and motion. to 
reduce the Demands. 

Vol. III, 3699---a705. 

Discussion re exodus of Hindus 
from East Pakistan to India. 

Vol. V, 10151, 10154--63. 

Notiftcation making amendment to 
Representation of the Peopl~ 
(Preparation of Electoral Rolls) 
Rules-LaId on the Table. 

Vol. IX, .t85-87. 

Report (First) of the Law Commis-
sion (Liability of the State in 
Tort)-Laid on the Table. 

Vol. IX, lOGO. 
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i:BlSWAS, SHRI: contd. 
. i .Report (Second) of the Law Com-

mission (Parliamentary Legilla-
tion relatinl to Sales Tax)-Laid 
on the Table. 

Vol. IX, 1000. 
Report (Third) of the Law Com-

mission (Limitation Act, 1908)-
Laid on the Table. 

Vol. IX, 1000. 
Report (Fourth) of the Law Com-

mission (on the proposal (.bat 
High Courts should sit in Benches 
.at different places in a State)-
Laid on the Table. 

Vol. IX, 1000. 
Bepresentation of the People 

(Conduct of Elections and Elec-
tion Petitions) Rules, 1956-La:d 
on the Table. 

Vol. VIII, 6247-48. 
Vol. IX, 486. 

Representation of the People (Third 
Amendment) Bill: 
Motion for leave to introduce. 

Vol. VIII, 518'1-88. 
Representation of the People 

(Fourth Amendment) Bill: 
Motion for leave to introduce. 

Vol. IX, 609. 
Results of Bye-elections held since 

the First General Elections upto 
the 31st July, 1955-Laid on the 
Table. 

Vol. I, 290. 
Statement giving reasons for 

immediate legislation by the 
Representation of the People 
(Amendment) Ordinance, 1956-
Laid on the Table. 

Vol. IX, 610. 
Statement of the work done' by the 

Law Commission till 31st OctOber, 
1956-Laid on .the Table. 

Vol. IX, 1000. 
Statement -re exoduB of Hindus from 

East Pakiatan. 
Vol. V, 925~1. 

SupprelSion of Immoral Traffic In 
'Women and Girls Bill: 
Motion to refer to Seled Com-

mittee. 
Vol. VII, .a97-98. 

BISW AS, SHRI: contd . 
Women's and Children's Institutions 

LicenSing Bill (bll Shrlmati 
Kamlendumati Shah): 
Motion to consider. 

Vol. VII, 4332-34, 4336, 4338. 

BLACK, PROFESSOR: 
Summary of recommendations of 
-- and Dr. Stewart on ecO:lG-
mics of agriculture-Laid on the 
Table. 

Vol. V, 10027. 
BOARD OF REVENUE: 

See "Revenue, Board of". 

BOARDING HOUSE (5) : 
Demands for Grants, 1956-57: 

Tripura: 
Motionll to reduce the Demand: 

Failure to provide necessary 
assistance to non-govern-
ment tribal -- in Tripura. 
Vol. III, 4938-58, 4961-
6028, 5046, 5046, 5051--5110, 

5113-28-
Failure to provide neceuar,r 

Government aid to tribal 
-- of Abhal Nagar, Agar-
tala established by tribal 
people. 
Vol. III, 4938-58, 4961--

5028, 6042, 1051-6110. 
5113-28. ' 

Necessity of more -- for 
tribal students in divisional 
Headquarters of Tripura. 
Vol. III, 4938-58, 4961-

5028, 5049, 15051-5110, 
5113-28. 

BOGAWAT, SHRI: 
Constitution (Ninth Amendment) 

Bill, 1956: 
Motion to refer to Joint Com~ 

mittee. 
Vol. IV, 6494, 6496, 61522-25. 

Demands fOr Grants, UJ68-17 
pertaining to the Ministry of 
Education and motions to reduce 
the Demands. 

Vol. m, M58,M70, 5471. 
Demands tor Grants, 1956-5'1 

pertaining to' the Ministry of 
Finance andmotionJ to reduce the 
Demands. 

Vol. m, 5573,5581. 
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BOGAWAT, SHRI: conte!. 
Demands for Grants, 1956-57 

pertaininl: to the Mini~1.ry c.f 
Irrigation and Power and motions 
to redl1L'e the Demands. 

Vol. III, 4121-25 
Demands for Grants, 1956-57-

Railways and motions to red'..lLe 
the Demands. 

Vol. II, 1912-15. 
General discussion of the General 

Budget, 1956-57. 
Vol. II, 2644-50, 2664, 2725. 

Gent!ral discussion of the Railway 
Budget, 1956-57. 

Vol. II, 1840, 1845 
Hindu Minority and Guardianship 

Bill (as passed by Rajya Sabha): 
Motion to consider. 

Vol. VI, 148--·52. 
Hindu Succes:;ion Bill (as passed by 

Rajya Sabha): 
Motion to consider. ~ 

Vol. IV, 6736-87, 6736, il762, 
6899, 6908-12. 

Motion re working of Preventive 
Detention Act. • 

Vol. V, 10055 
Resolution re appointment of a 

committee on industrial and com-
mercial state undertakings. 

Vol. III, 4002-06. 
States Reorganisation Bill: 

Motion to refer to Joint Com-
mittee. 

Vol. IV, 6221, 6222, 6375. 
Motion to consider as reported by 

Joint Committee. 
Vol. VI, 1016, 1l91-96. 

Consideration of clauses. 
Vol. VI, 1827, 1830, 1831. 

Vol. vn, ~436. 
BOMB EXPLOSION(S): 

Motion for Adjournment: 
-- in Delhi. 

Vol. VIII, 5179- ·83. 

BOMBAY: 
Demands for Grants, 1956-57: 

Aviation: 
Motion to reduce the Demanu: 

Opening of residential schools 
for the children of Civil 
Aviation staff at Madras. 
--, Calcutta and Delhi. 
Vol. II, 3325-85, 3394, 

3396-3449. 

BOMBAY: contd. I 

Demands for Grants, 1956-57: ~d .. 
Aviation: contd. 

Opening of schools in Madras, 
--, Calcutta and Delhi fol' 
Civil Aviation Department 
staff. 
Vol. II, 3325-85, 3392, 3396. 

-3449. 
Other Civil Works: 

Motion to reduce the Demand: 
Failure to complete and revise 

the seniority lists of work-
charged staff in Second Cir-
cle Delhi State Aviation, 
Planning, Rehabilitation, 
CenU'a1 construction, Hor-
ticulture, Southern Electri-
cal, Madras Central, 
Bor.lbay Central, Calcutta 
Central No. I, Calcutta Cen-
tral No. II and MBdhopur 
Circle. 

Vol. III, 4321-53, 4361-96, 
4400-16. 

Demands for Supplementnry 
Grants, 1956-57: 
Relations with States: 

Motion to reduce the Demand: 
Ventil1lte the grievance of 

non-establishment of a 
High Court Bench at 
Aurangabad in Marthwada 
of Bombay State. 
Vol. X, 3135-68, 3172-a7. 

Motion for Adjournment: 
Strike of civilian employees of 

Naval Dockyard and Depots at 

Vol. IV, 5623-26, 5761-85. 
BOMBAY AVIATION ELECTRICAL 

DIVISION: 
Demands for Grants, 1956-57: 

OtQer Civil Works: 
Motion to reduce the Demand: 

Failure to dp.clare the semi-
permanent work-charged 
staff of -- who have com-
pleted two years' service on 
1st July, 1946. 
Vol. III, 4321-58. 43M, 

4861-96, 4400-.16 
BOMBA Y WHEAT (MOVEMENT 

CONTROL) ORDER, 1956: 
Laid on the Table. 

Vol. IX, 6. 
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BONUS: 
Daaaands for Grants, 1956-57: 

Ministry (If Labour: 
Motions to reduce the Demanr!: 

Necessity of early' le,islatia.1-
for validation of -- claims 
of employees of various 
industries. 
Vol. III, 4827-87, ·t889, 

4894-4933. 
Need to implement decision of 

payment of -- to tea 
labour of Tripura. 

Vol. III, 4827-87, 4894-4933. 
Demands for Grants, 1956-57-

Travancore-Cochin: 
Industries: 

Motion to reduce the demand: 
Question of -- to the 

employees of the ceramic 
factory. 

Vol. V, 8289, 8314-46. 
Transport Schemes: 

Motion to reduce the Demand: 
Inadequate -- paid to trans-

port workers. 
Vol. V, 8303, 8314-46. 

BOOV ARAGHASAMY, SHRI: 
D"mands for Grants, 1956-57 

pertaining to the Ministry of 
Communications and motions to 
reduce the Demands. 

Vol. II, 3387, 3390. 
. Demands for Grants, 1958-57 

. pertaining to the Ministry of Feod 
and Agriculture and motions to 
reduce the Demands. 

Vol. III, 4760, 4761. 
Demand~ fOl" Grants, 1958-57 

pertaining to the Ministry of 
Home Affairs and motions to 
reduce the Demands. 

Vol. III, 5031, 5050-51. 
Demand~ for Grants, 1958-57 

pertaining to the Ministry of 
Iron and Ste~l and motions to 
reduce the Demands. 

Vol. III, 5177. 
Demands for Grants, 1956-57 

pertaining to the Ministry of 
Labour and motions to reduce the 
Demands. 

. Vol. m, 4892, 4893, 4907. 

BOOVARAGHASAMY, SHRl: ccmtd •. 
Demands for Grants, 19S6-57-RaiI-

ways and motions to reduce the· 
Demands. 

Vol. II, 2117-20. 
Discussion on rules t'f! t:mergency 

recruitment to lA.S. 
Vol. V, 10IS9 ... 

Finance Bill: 
Motion to consider. 

Vol. IV, 5751-56; 
General discussion of the Genara} 

Budget, 1956-57. 
Vol. II, 3687; 

Motion on Address by the President. 
Vol. I, 356. 

Resolution re SecOlld Five Year: 
Plan. 

Vol. VIII, 6744, '7181. 
States Reorganisation Bill: 

Motion to consider 8S reported by. 
Joint Committee. 

Vol. VI, 1675; 
Consideration of clauses. 

Vol. VI, 2022. 
Vol. VII, 2239-42 •. 

BORDER INCIDENT(S): 
Briel recital of facts: -- at' 

Hussainiwala-Laid on the Table. 
Vol. II, 8050-51. 

Calling Attention to Matter of 
Urgent Public Importance: 
Continued firing by Pakistani 

force!! into Indian territory. 
Vol. V, 9573-74 .. 

Demands for Grants, 1958-57: 
External Affairs: 

Motion to reduce the Demand: 
Frequent attacks on Indi.t· 

border by Pakistan. 
Vol. III, 3600-36, 3689-3701, 

3720-63, 3764, 3764--75. 

BORKAR, SHRIMATl ANUSAYABAI~ 
General discussion ot the Railway-

Budget, 1956-57. 
Vol. II, 1875-78. 

Hindu Succession Bill (as passed by 
Rajya Sabha): 
Motion to consider. 

Vol. IV, 6721)-27. 
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. BORO-PADDY: 
Demands for Grants, 1956-57; 

Ministry of Food and Agriculture: 
Motion to reduce the Demand: 

Dissemination of knowledge 
about research on --. 

Vol. III. 4704-05, 4706-30, 
4735, 4743-4819. 

::aOSE, SHRI P. C.: 

· Demands for Grants, 1956-57 per-
taining to the Ministry of Labour 
and motions to reduce th'e 
Demands. 

Vol. III, 4884-87. 
· Demands for Grants, 1956-57 per-

taining to the Ministry of Produc-
tion and motions to reduce the 

. Demands. 
Vol. 111, "73. 

-ni~cussion re strike situation in 
Kharagpur. 

Vol. V. 9827-29. 
General discussion of the Railway 

Budget, 1956-57. 
Vol. II. 1636, 1712-15. 

· Half-an-hour di8cussion re Indian 
Trade Unions (Amendment) Act. 
1947. 

Vol. X, 2482. 
Motion re appointment of a Hiah 

Power Commission on safety in 
. coal mines. 

Vol. X, 3867-71. 

;BOTANICAL SURVEY: 

Demands for Grants, 1958-157. 
Vol. III, 4555, 4557-90, 4592, 
451M-4616, 4680-4702, 4703. 

Motions to reduce the Demand: 
Failure to have any adequate 

research in the matter of ex-
ploiting Indian herbs for medi-

. cal preparation. 
Vol. III. 4557-90, 4592, 41594-

4616, 4680--4702. 
.Failure to prepare a compre-

hensive list 01. indi,enous 
medicinal plants. 
Vol. III,U57-90, 4592, .uN-

4616, 4680--4702. 
... ----------

BOTANICAL SURVEY~ontd . 
Demands for Grants, 1956-57: como. 
Motion to reduce the Demand: 

contcl. 
Incomplete character at the 
-- now being done. 

Vol. III • .s57-90 • .s92. 45M-
4616, 4680--4702. 

Demands for Grant. on Account. 
1956-57. 

Vol. II, 2219. 2232. 
BOYS' TRAINING ESTABLISH-

MENT: 
Demands for Grants, 1956-57: 

Defence Services. Effective-
Navy: 
Motion to reduce the Demand: 

Need for having a Boys' Train-
ing Establishment in the 
Gopalpur-Chilka area . 

Vol. II, 3180-3243. 3252. 
3253-3314. 

BRAJESHW AR PRASAD, SHRI: 
Bihar and West Bengal (Transfer of 

Territories) Bill: 
Motion to pass, as am'ended. 

Vol. VII. 3697-98. 
Finance Bill: 

Motion to consider. 
Vol. IV~ 5747-51. 

Resolution re Representation of 
African and Asian Nations ill 
U.N.O. 

BRASS: 

Vol. VI, 483, 486, 21S9-a, 
2167, 2lTO, 2172, 2176, 2185, 
2196, 2204, 2205, 2212·13, 221" 

1218. 

Demands for Grants. 196~67: 
Ministry of Commerce and IndWl-
try: 

.Motion to red.uce the Demand: 
Need of assistan~ to the bras 

metal industry. 
Vol. III. 5194, 5195-5217, 5211, 
5223-32, 5237-5303, 536&--«15. 

BRIDGE(S): 
Demands for Grants, 1956-57: 

Communications (lncludint 
National Highway.): 
Motion to reduce the Demand: 

Delay in constructing the -
at Aroor, Mukkam .8DcI 
Alwaye in TravaDcore-
Cochfn. 

Vol. II, 3480---1116, 3518, 1520-
D . 
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BRIDGE (S)-cOfttd. 

Demands for Grants, 1956-57-
eootd. 

Need for construction of --
over all major rivers con-
necting highways. 

Vol. II, 3460-3516, 3519. 
3520-33. 

Ministry 01 Irrigation and Power: 
Motion to reduce the Demand: 

Need for co-ordination with 
the Transport Ministry in 
the matter 01 construction 
of a road -- at Kolaghat 
in order to achieve economy 
in the project by scientific 
river training works. 

Vol. III, 4095, 4096-4142, 
414S--85. 4186, 4188--4247. 

Ministry of Transport: 
Motion to reduce the Demand: 

Failure to construct near 
Kurnool a road -- over 
Tun,abhadra river. 

Vol. II, 3460--3516, 3518, 3520--
33. 

National Highways and --
in Karnataka. 

Vol. II, 3460--3G16, 3517, 
3520-33. 

Demands for Supplementary Grants, 
1956-57: 
Capital Outlay on Roads: 

Motion to reduce the Demand: 
Immediate necessity of taking 

up the construction of a road 
-- acrols river Tunp-
bhadra at Kurnool. 

Vol. X, 3365-66, 3368, 3379. 

Su also '~ilway Bridge". 

BRITAIN: 

8ee "United Kingdom". 

BROADCASTING: 

l)emands for Grants, 1956-57: 
Vol. m, 5610. 

Demands tor Grants on Account, 
1956-57. 

Vol. n, 2219, 2230. 

I' 
I 

BUDDHA 
TIONS: 

JAYANTI 

Demands for Grants, 19S5-57-RaiI-
ways: 
RaHway Board: 

Motion to reduce the Demand: 
Failure to construct Rudarpur-

Deoria-Kasia-Nautanwa link 
before the -- to be held 
in May, 1956. 

Vol. II, 1899-1932, 1940, 1970--
2040. 

President's Address: 
Buddha Jayanti. 

Vol. 1, 18. 
<In Hindi) 11. 

BUDDHA JAYANTI SAMlTI, BAR-
NATH: 
Motion for Adjournment: 

Buddha Jayanti Samiti, Sarnath. 
Vol. X, 2199-201. 

Statement re --. 
Vol. X, 3711-12. 

BUDGET ESTIMATES: 

Of Damodar Valley Corporation for 
the year HIS6-57-Laid on the 
Table. 

Vol. I, 1081. 
Of Delhi State Electricity Board fOl' 

1956-57-Laid on the Table. 
Vol. V, 10027. 

Revised Estimates for 1955-66 and 
-- for 1956-57 of Employees' 
State Insurance Corporation-
Laid on the Table. 

Vol. V, 7845. 
Summary of -- of Air India Inter-

national Corporation and IDdian 
Airlines Corporation-Laid on the 
Table. 

Vol. VIII, 6400. 

BUDGET, GENERAL: 
General discussion of the --, 

1956-57. 
Vol. II, 2386-2504, 2~ 
2650, 2659-2784, 2789--3855. 

Information re certain points raised 
during Budget debate relating to 
Ministry of Irrigation and Power-
Laid on the Table. 

Vol. vtn, 87M. ------------ .. _ .... -.- ---.-
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BUDGET, GENERAL: contd. 
Presentation ot --, 1958-57. 

Vol. I, 1175-1208. 
Budget propollals for 1956-57. 

Vol. I, 1197. 
Changes in Income-Tax during 

1956-57. 
Vol. I, 1200-02. 

Downward trend of wholesale and 
agricultural prices. 

Vol. I, 1182. 
Examination of the Wlemploy-

ment by the Central Statistical 
Organisation :l.1d Nat.ional 
Sample Survey. 

Vol. V, 1183-84. 
First Five Year Plan. 

Vol. I, 1175-76, 1187. 
Increase in agricultural produc-

tion during 1955-56. 
Vol. I, 1178-79. 

l.icrease in Civil expenditure dur-
ing 1956-57. 

Vol. I, 1190. 
Increase in industrial production 

during 1955. 
Vol. I, 1179-80. 

Increase in output by Sindri Ferti-
liser Factory during 1955. 

Vol. I, 1181. 
Increase in the productive capa-

city of D.D.T. Factory at Delhi. 
Vol. I. 1181. 

Increase in the production target 
uf the Hindustan Cable' Factory 
auring 1955. 

Vol. I, 1181. 
Loan from International Bank for 

Reconstruction and Develop-
ment during 1955. 

Vol. I, 1185-86. 
Machine Tool Factory, Bangalore 

and Integral Coach Factory, 
Perambur. 

Vol. I, 1181. 
National Industrial Development 

Corpora~ion. 
Vol. I, 1180. 

Participation ., of India in the 
Asian-African Conference held 
at BandWli in April, 1955. 

Vol. I, 1187. 

BUDGET, GENERAL: contd. 
Presentation of -- 1956-57: contd 

Planning Commission. 
Vol. I, 1176. 

Position of sterling balances dur-
ing 1955. 

Vol. I, 1184. 
Proposal for changes in customs 

duties during 1956-57. 
Vol. I, 1197-1200. 

Revenue from customs: Abolition 
and reduction of export duties 
and improvement in import 
duties. 

Vol. I, 1188-90. 
Second Five Year Plan-General 

observations. 
Vol. I, 1176, 1177, 1178, 1207-

OS. 
Setting up of National Sma. 

Industries Corporation. 
Vol. I, 1180-81. 

Summary of the proposals re-
garding customs, taxation etc. 
made by Shri C. D. Deshmukh, 
Finance Minister. 

Vol. I, 1205-06. 
See also "Demands for Grants, 

1956-57" and "Demands !or 
Grants 'an AccoWlt, 1966-57". 

BUDGET PROPOSALS, LEAKAGE: 
OF: 
Discussion re leakage of Budget 

proposals. 
Vol. 1I, 3125-74. 

Leakage of Budget proposals. 
Vol. II, 2911-13. 

Point of Procedure re leaka,e of 
Budget, 1956-57. 

Vol. II, 1689-1705. 
Statement re --. 

Vol. II, 2089. 22~1. 
BUDGET, RAILWAY: 

General discussion of the --, 1956· 
57. 

Vol. II, 1568-1686, 1707-1812, 
1827-97. 

Presentation of --. 1956~57. 

Activities 
Bureau. 

of 

Budget estimates. 

Vol. I, 715---41. 
the Eftlciency 

Vol. I. 733. 

Vol. I, 722-23. ----------_.-. __ ._ ...... 
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BUDGl!lT, RAILWAY: contd. 
Presentation of Railway Budget, 

1958-57: contd. 
Catering on Railways. 

Vol. I, 730. 
Construction and survey of new 

lines, 
Vol. I, 723-25. 

Corruption on Railways. 
Vol. I, 731-32. 

Financial position during 1955-58. 
Vol. I, 715---18. 

Goods traffic, increase in. 
Vol. I, 725-27. 

Janata COI'ridor Train. 
. Vol. I, 729. 
Medical treatment facilities. 

Vol. 1, 737-38. 
(}lIicers of the Ex-State Railwa78, 

fitting in of. 
Vol. I, 735-38. 

Participation of Railway men in 
management. 

Vol. 1, 739-40. 
Passenger amenities. 

Vol. I, 728--31. 
Production of locomotives. 

Vol. I, 73'-
Ra:Jways' Second Five Year Plan. 

Vol. I, 718-22. 
Security Organisation. 

Vol. I, 727. 
Self-Sufficiency of Railways. 

Vol. I, 734. 
Teaching of Hindi. 

Vol. I, 734-35. 
Training and recruitment of em-

ployees. 
Vol. I, 736-37. 

Travelling concessions for public. 
Vol. I, 727-28. 

Use of khadi on Railways. 
Vol. I, 7M. 

·See also "Demands for Grants, 1956-
57-Railways" . 

:aUooET, TRAVANCORE-COCHIN: 

See "Travancore-Coch' n Budpt, 
1I~58-57". 

BUDGETARY SYSTEM: 

Demands for Grants, 1956-57: 
Ministry of Finance: 

Motion to reduce the Demand: 
Reform of existing --, 
Vol. III, 5484-98, 5504---a, 

5540, 5541-5802. 

BUILDING(S): 
Demands for Grants, 1956-57: 

Ministry of Communications: 
Motion to reduce the Demand: 

Failure to construct a new 
post office -- at Golghal' 
or Gandhi Park in Gorakh-
pur City. 

Vol. II, 3325---a5, 3386, 3386-
3449. 

BUILDING DIVISION, HIJLI: 
Demands for Grants, 1956-57: 

Other Civil Works: 
Motion to reduce the Demand: 

Failure to grant house rent 
allowance to the work-char.-
ed staff of Buildin& Division 
at Hijli when the same is 
being given to the work-
charged staff under the 
Electrical Division. 

Vol. III, 4321-53, 4355, 4381-
98, 4400-16. 

BULLOCKMEN: 
Demands tor Grants, 1958-57: 

Other Civil Works: 
Motion to reduce the Demand: 

Failure to restore the cut in 
fodder allowance to 
the --. 

Vol. III. 4321-53, 43M, 4381-
98, 4400--11. 

BURDWAN-KATWA RAILWAY: 
See "Railway. Burdwan-Katwa". 

BURMA: 
Demands for Grants, 191i6-57: 

External Aftairs: 
Motion to reduce th1! Demand: 

Position of Indians in -. 
Vol. III, 3800-86, 3889-3701, 

·3720-83. 3184, 7384-71. 
Joint Statement by Prime llinisten 

of --, Ceylon, Indonesia ..... 
lndla-Laid on the Table, 

VoL IX, 1 •. 



BUSINESS ADVISORY COM141TTEE: 
See under "Committee(s), Parlia-

mentary". 

BUSLNESS OF THE HOUSE: 

Business ot the House. 
Vol. I, 46-47, 102, 1133--35, 

1211. 
Vol. II, 1827. 1969-70, 2387-88, 

3319-20, 3536. 
Vol. III. 3596, 3598-99, 3710-

13, 3720, 5365.66. 
Vol. IV, 6297·98, 6699-6702, 

7086-88. 7243--45, 7355. 
Vol. V, 7723-26, 7994·95, 
8501-12, 8932-36, 8959-63, 
9436-38. 9714-16, 9871-74, 

10037-38. 
Vol. VI. 12-14, 362, 494, 1122, 

1257-58, 20.58-59. 
Vol. VII, 2219-21, 2550, 2933-

35, 3682-83, 3758, 3843-47, 
3909-10, 4247-49, 4391-94. 

Vol. VIn, 4704-08, 4873-76, 
5033-34, 5154-56, 5185-87, 
5188·89, 5646--48, 6082-88, 
6252-54, 6401-02, 6615-16, 

6991-92, 7147-48. 
Vol. IX, 279, 294, 342-43, 370, 

853-54, 1524-27, 1660.61. 
Vol. X, 2073-78, 2203, 2320-

22, 2630-32, 2647-48, 2907-
OS, 2949-50, 3079-80, 3364-
65, 3867, 3897-99, 4092. 

Additional items ot legislative 
business. 

Vol. VII, 3909·10. 
Committee meetings when Lok 

Sabha is sitting. 
Vol. VI, 381-82. 

CiJ'cular re reception to Lord 
Mountbatten. 

Vol. II, 2387-88. 
Date of Fourteenth Session. 

Vol. VIII, 7147·48. 
Discussion on Second Five Year 

Plan. 
Vol. V, 8501-12. 

HOW's of sitting. 
Vol. I, 1211. 

Sittinp in Ueu ot Raksha Ban-
4ban Boliday. 

Vol. VII, 2550. 
Statement GIl Suez Canal iaue. 

Vol. VII, 2219-21. 

BYE-ELECTIONS: 

Hesults of -- held since thePirst 
Genertll Elections up to 31st· July, 
1955-Laid on the Table. 

Vol. I, 210. 

c 

CABINET: 

Demands tor Grants, 1956·57. 
Vol. III, 4935, 4938-58, 6961-

5028, 5032. 5051--5110, 511S--
29. 

Motion to reduce the Demand: 
Expenses by the Government 

Hospitality Or,anisation on 
the Russian dignitaries. 

Vol. Ill, 4938--58, 4961--5028., 
5032, 5051-5110, 5113-28. 

Demands for Grants on Account, 
1956·57. 

Vol. II, 2219, 2228. 
Demands for Supplementary Grants, 

1956-57: 
Vol. X, 3133, 3135-69, 3172---418. 
Motion to reduce the Demand: 

About the increasing appoint-
ment of ministers and un-
necessary use ot saloons. 

Vol. X, 3135-68, 3169, 3172-87. 
Appointments to the Council ot 

Ministers. 
Vol. X. 3135-68, 3169, 3172-

ff7. 
Economy in expenditure. 

Vol. X, 3135--68, 3172-a7. 
Increase in the nwnber of 

Ministers. 
Vol. X, 3135-69, 3169, 3172-8'7. 
Problem ot limiting the size of 

the Ministry. 
Vol. X, 3135-68, 3172-8'7. 

Question of ex;pansion of. til. 
Ministry. 
Vol. X, 3135-68. 3169. 3172--

8'7. 

CABLE AND WIRES: 

See "Hindustan Cable FaetotoyU. 
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CALCIUM CARBIDE INDUSTRY: 

Report at. Tariff Commission on 
erant of protection to Calcium 
Carbide Industry, etc.-Laid on 
the Table. 

Vol. VI, 4·5. 

CALCUTTA: 

Demands for Grants, 1956·57: 
Aviation: 

Motion to reduce the Demand: 
Opening of residential schools 

for the children of Civil 
Aviation staft at Madras, 
Bombay, -- and Delhi. 

Vol. II, 3325~5, 3394, 3396-3449. 

Opening of schools in Madras, 
Bombay, -- and Delhi for 
Civil Aviation Department 
staff. 

Vol. II, 332~5, 3392, 3396-3449. 
Ministry of Food and A,riculture: 

Motion to reduce the Demand: 
Failure to prevent recent 

abnormal rise in prices of 
rice in -- and other indus-
trial areas. 

Vol. III, 4704-05. 4706-30, 
4733, 4743-4819. 

Other Civil Works: 
Motion to reduce the Demand: 

Failure to complete and revise 
the seniority lists of Work-
charged staff in Second 
Circle Delhi State, aviation, 
planning, rehabilitation, 
central construction, horti· 
culture, Southern Electrical, 
Madras Central, Bombay 
Central, Calcutta Central, 
Calcutta Central No. II and 
Madhopur Circle. 
Vol. III, 4821-63, 4361-96, 

4400-16. 
Demands for Grants, 1956-57-Rail-

ways: 
Construction of New Lines-Capi-

tal and Depreciation Reserve 
Fund: 
Motion to reduce the Demand: 

Slow progress in the suburban 
electriflcation around --. 

'\70J. II, 1899--1932, 1949, 1970-2040. 

CALCUTTA: conte!. 
Demands for Grants, 1956-57-Rail-

ways: contd. 
Miscellaneous Expenditure: 

Motion to reduce the Demand: 
Failure to introduce diesel 

railways in the suburban 
service round about --. 

Vol. II, 1899-1932, 1948, 1970-2040. 
Railway Board: 

Motion to reduce the Demand: 
Slow progress of Calcutta 

electrification project. 
Vol. II, 1899-1932, 1943, 1970-2040. 
Motion for Adjournment: 

Situation at Calcutta Port. 
Vol. VIII, 6241-47. 

CALCUTTA ELECTRIC SUPPLY 
CORPORATION: 
Demands for Grants, 1956-57: 

Ministry of Irrigation and Power: 
Motion to reduce the Dernllnd: 

Desirability of nationalisina 
large private electricity 
undertakings such as the-

Vol. Ill, 4095, 4096-4142, 4148-
4185, 4186, 4188--4247. 

CALCUTTA WHEAT (MOVEMENT 
CONTROL) ORDER, 1966: 
Laid on the Table. 

Vol. IX, 6. 
CALICUT: 

Demands for Grants, 1956-57: 
Ministry of Transport: 

Motion to reduce the Demand: 
Lack of regular shippina ser-

vice from -- to Laccadi-
veil and Maldives. 

Vol. II, 3460-3516, 3517, 3520-33. 
CALLING ATTENTION TO MAT-

TER(S) OF URGENT PUBLIC 
IMPORTANCE: 

Alleged wastage of public lunds 
in D.V.C. Project. 

Vol. VIll, 6249-52. 
Chanee in British Bank Rate. 

Vol. n, 1706. 
Compensation by Pakistan in con-

nection with Nekowal incident. 
Vol. VII, 2765-68. 

Conditions at Hindus in East 
Pakistan and migration there-
from. 

Vol. Ill, 3719-20_ 
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CALLING ATTENTION TO MAT-
TER(S) OF URGENT PUBLIC 
IMPORTANCE: contd. 

Continued firing by Pakistan 
forces mto Indian territory. 

Vol. V, 9573-74. 
Demonstration near Parliament 

House. 
Vol. VI, 1230---32. 

.Discussion Te leakage of Budget 
Proposals. 

Vol. II, 3125-74. 
Disturbances at Kalka Railway 

Station. 
Vol. V, 10011-26. 

Earthquake in Kutch. 
Vol. VI, 811-13. 

Effect of drought on crops in Bihar 
and Eastern U.P. 

Vol. VII, 3414---18. 
Election of a Member to Rajya 

Sabha from Manipur. 
Vol. IX, 1121-23. 

. J<'air price shop!l in Kerala. 
Vol. X, 4087-88. 

Floods in Assam and relief 
rendered. 

Vol. VIII, 6618-20. 
Floods in Tehri-Garhwal. 

Vol. VIII, 6981-84. 
·Government's policy with regard 

to Algeria. 
Vol. V, 9106-10. 

Influx of displaced persons into 
Trlpura. 

Vol. VIII, 6794-95. 
Lock-out in cashew-nut factories. 

Vol. V, 9417-19. 
Railway workers' strike at 

Kharagpur and Kazipet Junc-
tions. 

Vol. V, 9241-54. 
Rehabilitation of refugees from 

East Pakistan in Tripura. 

Retrenchment 
factories. 

Vol. II, 2630-32. 
in OTdnance 

Vol. IV, 6687-90. 
Rise in price of rice in Tripura. 

Vol. V, 9572-73. 

CALLING A'ITENTION TO KAT· 
TER(S) OF URGENT PUBLIC 
IMPORTANCE: contd. 

Situation arising out of invalida· 
tion of Manipur Foodgrains 
(Movement) Control Order, 
1951. 

Vol. II, 2382. 

Stationing of Commonwealth and 
other forces in Cyprus. 

Vol. VIII, 6080-81. 

Strike in Indian Aluminium Co. 
Ltd.. Alwaye. 

Vol. VIII, 6348. 

Textile policy of Government and 
future of handloom industry. 

Vol. VI, 358-61. 

CAMPS FOR DISPLACED PERSONS:. 
Demands for Grants, 1956-57: 

Capital Outlay of the Ministry ot 
Rehabilitation: 

Motion to reduce the Demand: 
Need to e]!:pedite the construe· 

tlon of buildings, roack. 
camp. homt's and infirm-
aries for d'splaced pel'SOllft 
in Tripura by increasing thi 
amount of aid. 

Vol. III. 3871-3916, 3919-57, 4014-94. 

Expenditure on Displaced Persons: 
Motion to reduce the Demand: 

Need for opening of trllDllit 
camps and improving Ule 
conditions of the existing 
camps. 

Vol. Ill, 3870, 3871-3916, 
3917, 3919-57, 4014-94. 

CANADA: 

Agreement on the Canada.India 
Colombo Plan Atomic Reaetar 
Project and messages excl).anged 
between the Prime Ministers at 
-- and India and statemeat 
thereon-Laid on the Table. 

Vol V, 'rill. 
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CANAL WATERS DISPUTE: 
Demands for Grants. 1956-57: 

Ministry of Irrigation and Power: 
Motion to reduce the 'Demand: 

Expenditure in connection 
with talks in Washington 
regarding Indo-Pak Canal 
Waters Dispute. 

Vol. III, 4095, 4096-4142, 
4148-85. 4188-4247. 

President's Address: 
Indo-Pak. Canal Waters Dispute. 

CANCER: 

Vol. I, 12. 
(In Hindi) 2. 

Demands for Grants, 1956-157: 
Medical Services: 

Motion to reduce the Demand: 
Proposed taking over of the 

famous Tata Memorial 
Hospital at a high cost, 
while facilities for the 
treatment of cancer are 
meagre and unsatisfactory. 

Vol. III, 4250-58. 4260, 4266-4318. 
CAPE HOTEL: 

Demands for Grants. 1956-57-
Travancore-Cochin: 
Heads of States, Ministers, Secre-

tariat and Attached Offices: 
Motion to reduce the Demand: 

Failure to make the contin-
gent staff of the --, 
permanertt. 

Vol. V, 8283, 8314-46. 
CAPITAL ACCOUNT OF OTHER 

WORKS OUTSIDE THE ~ 
NUE ACCOUNT: 
Demands for Grants, 19151-57-

Travancore-Cochin. 
Vol. V, 8269, 8314-46, 8349, 83156. 

nemands for Grants on Account, 
1956-57-Travancore-.Cochin. 

Vol. III, 3880. 
CAPITAL, FOREIGN: 

Demands for Grants, 1958-157: 
Ministry of Commerce and Indus-

try: 
Motion to reduce the Demand: 

Danger to national economy 
on account of increased 
investment of -- in Indian 
industries. 

Vol. III, 5194, 5195--5218, 
5223--32, 5237-5303, 536~ 
85. 

109(Ai) LSD.-7. 

CAPITAL ISSUES (CONTINUANGE 
OF CONTROL) AMENDMENT 
BILL, 1956: 

See under "Bill(s)". 

CAPITAL OUTLAY OF THI: 
DEPARTMENT OF ATOMIC 
ENERGY: 
Demands for Grants, 1956-57. 

Vol. III, 5811. 
Demands for Grants on Account, 

1956-57. 
Vol. II, 2219, 2244. 

CAPITAL OUTLAY OF THE MINIS-
TRY OF COMMERCE AND INDUS-
TRY: 

Demands for Grants, 1956-5.7: 
Vol. III, 5194-5217, 5222, 5223--32, 

5237-5303, 5366-86. 
Motion to reduce the Demand: 

Failure of the Government tb 
advance sufficient amount of 
loans and subsidies to the 
handloom industry. 

Vol. III, 5195-5217, 5222, 
5223--32, 5237-5303, 5366-
85. 

Demands for Grants on Account, 
1956-57. 

Vol. II, 2219, 2238. 
Demands for Supplementary Grants, 

1956-57. 
Vol. VII, 3M7--390I. 

CAPITAL OUTLAY OF THE MINIS-
TRY OF EDUCATION: 

Demands for Grants, 1956-57. 
Vol. III, 5388-5423, 542~, 5411. 

Motion to reduce the Demand: 
Failure of Government to pro-

vide sufficient fundi to 
Andhra State Government 
to build hostels. 

Vol. III, 5388-5423, 5421-32. 
Demands for Grants Oft Account, 

1956·57. 
Vol. II, 2218, 221 •. 
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CAPITAL OUTLAY OF THE MINIS-

TRY OF EXTERNAL AFFAIRS: 
Demands tor Grillnts, 19156-57. 
Vol. III, 3601-86, 3689-3708, 

3720---63, 3764-75, 3776. 
Demands tor Grants on Account, 

1956-157. 
Vol. II. 2219, 2239. 

CAPITAL OUTLAY OF THE MINIS-
TRY OF HEALTH: 
Demands tor Grants, 19156-57. 
Vol. III. 4250-58, 4266-4318. 4319. 

DemanC\s tor Grants on Account, 
1956-57. 

Vol. II, 2219, 2241. 

CAPITAL OUTLAY OF THE MINIS-
TRY OF HOME AFFAIRS: 
Demands tor Grants, 1956-57. 
Vol. UI, 4935, 4937, 493S--:i8, 4961-

£'028, 5051-5110, 5113-28, 5130-31. 
Demands for Grants on Account, 

1956-57. 
Vol. II, 2219, 2241. 

Demands tor Supplementary 
Grants. 1956-67. 

Vol. VII, 3848-3907, 3908. 

CAPITAL OUTLAY OF THE MINIS-
TRY OF IRON AND STEEL: 
Demands for Grants, 1956-157. 

Vol. III. 5131-94. 
Motion to reduce the Demand: 

Failure to establish a Steel 
Plant at Virdhachalam in 
Tamilnad to make use of 
iron-ore available there and 
at Salem. 

Vol. III, 15131-93. 
Demands for Grants on Account, 

1956-57. 
Vol. n, 2219, 2241. -

CAPITAL OUTLAY OF THE MINIS-
TRY OF LABOUR: 
Demands tor Grants, 1956-57. 
Vol. III. 4825. 4827-87, 4894-4933. 

4934. 
Demands for Grants on Account, 

1956-57. 
Vol. II, 2219, 2242. -----_ .•. _._._--

CAPITAL OUTLAY OF THE MINIS-
TRY OF NATURAL RESOURCES 
AND ScnENTIFIC RESEARCH: 
Demands tor Grants. 19156-57. 
Vol. III. 4557-90. 4594-4616, -6880-

4702, 47M. 
Demands tor Grants on Account, 

1956-5'7. 
Vol. n, 2219. 22"2. 

CAPITAL OUTLAY OF THE MINIS-
TRY OF PRODUCTION: 

Demands tor Grants, 1956-157. 
Vol. III, 4422-77, 4480-4534. 4541-

63. 
Motions to reduce the Demand: 

Delay in bringing into full 
operation the machine tool 
industry with special reter-
ence to the work of forelill 
experts. 

Vol. III. 4422-77. 4481. 4481-
4534, 4541-53. 

Delay in reorganising the 
National Instrument Fac-
tory. 

Vol. III, 4422-77, 4481, 4481-
4534, 4541-53. 

Demands tor Grants on Account, 
19116-57. 

VoL II, 2219, 2242. 
Demands for Supplementary Gradts, 

1956-57: 
Motions to reduce the Demand: 

Failure ot Government to 
start a project for exploiting 
lilllite from War Kala! in 
Kerala State. 

Vol. X, 3209-15. 
Failure to set up synthetic 

oil factory. 
Vol. III, 4422-77, 4480, 4481-

4634, 4641-53. 
Hindustan Antibiotics Factory. 
Vol. III, 4422--77, 4481, 4481-

4534, 4541-33. 
Hindus~an Cable Factory. 
Vol. III, 4422--77, 4481--4534, 

4541-83. 
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CAPITAL OUTLAY OF THE MINIS-
TRY OF ,PRODUCTION: cC*td. 
Demands for Supplementary Grants, 

1956-57: conU. 
Motions to reduce the Demand: 

contd. 
Hindustan Insecticides. Fac-
tory. 
Vol. ru, "22-77, 4481, 4481-

4534, 4541-53. 
Setting up of Heavy Electrical 

Equipment Factory and the 
agreement thereof. 

Vol. m, 4422-77, 4481, iH81-
4534, 4541-53. . 

Setting up of second D.D.!': 
factory and the second 
fertiliser factory. 

Vol. III, 4422-77, 4481, 4481-
4534, 4541-53. 

CAPITAL OUTLAY OF THE MINIS-
TRY OF REHABILITATION: 
Demands for Grants, 1956-57. 
Vol. Ill, 31!71-3916, 3919-57, 4014-

'95. 
Motions to reduce the Demand: 

Need to expedite the construc-
tion of buildings, roads, 
camps, homes and in-
firmaries for displaced 
persons in Tripura by in-
creasing the amount of aid. 

Vol. m, 3871-3916, 3919-57, 
~14-94. 

Need to give aid for construc-
tion of schools and colleges 
started by displaced penons 
in Tripura. 

Vol. Ill, 3871-3916, 3919-57, 
4014-94. 

Need to give aid to Aa'artala 
Municipality to build the 
Bar-tala Bazar erected by 
displaced persons at Agar-
tala, Tripura. 

Vol. Ill, 3871-3916, 3919-57, ~14-94. 
Need to give aid to motor 

transport associations form-
ed by displaced persons in 
Tripura. 

Vol. III, 3871-3916, 3919-57, 4014-94. 
Demands for Grants on Account, 

1986"87. 
Vol. II, 2219, 2342-43. 

CAPITAL OUTLAY ON AGRICtJL. 
TURAL IMPROVEMENTS: 
Demands for Grants, 1966-57-

Travancore-Cochin. 
Vol. V, 8268, 8314-46, 8348, 8355. 

Demands for Grants on Account, 
I 956-57-Travancore-Cochin. 

Vol. nI, 3859. 

CAPITAL OUTLAY ON BROAD-
CASTING: 
Demands for Grants, 1956-57. 

Vol. III, 5610. 
Demands for Grants on Account, 
1~-57. 

Vol. II, 221'9, 2241. 

CAPITAL OUTLAY ON BUILDINGS: 
Demanda for Grants, 1956-57. 
Vol. Ill, 4321-53, 4361-96, 4400-

16, 4418. 
Demands for Grants on Account, 

1956-57. 
Vol. II, 2219, 2m. 

CAPWAL OUTLAY ON C~ 
AVIATION: 
Demands for Grants, 1956-57. 
Vol. II, 3324, 3325-85, 3396-3449, 

3451. 
Demands for Grants on Account, 

1956-57. 
Vol. II, 2219, 2238. 

CA~TAL OUTLAY ON CnnL 
WORKS: 
Demands for Grants, 1956-57-

Travancore-Cochin. 
Vol. V, 8268, 8314-46. 1349, 8315. 

Detnal'Kls for Grants on Accomlt, 
1956-57-Travancore-Cochin. 

Vol. III, 3880. 
Demands for Supplementary Grants, 

1968-g7-Travancore-Cochin: 
Vol. VIII, 4545-4619, 4620. 

Motion to reduce the Demand: 
Disapproval of policy regard-

ing new scheme put forward 
by Travancore-CochiR Gov-
emmentwith regard to 
office buildings and residen-
tial quarters. 

Vol. VnI, 4561, 4552-4619. 
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CAPITAL OUTLAY ON CIVIL 
WORKS: contd. 
Demands fOr Supplementary Grants, 

1956-57-Travancore-Coc:hin: cORtd. 
Motions to reduce the Demand: 
contd. 

Disapproval of policy regard-
ing schemes which involve 
great wastage. 

Vol. VIn, o&58~18. 
Disapproval of policy regard-m, works undertaken for 

construction of office build-
ings. 

Vol. VIn, o&58~19. 

CAPITAL OUTLAY ON CURRENCY 
AND COINAGE: 
Demands for Grants, 1958-157. 
Vol. III, 5f87, 5488-98, 155M-38, 

5541-5602, 5606. 
Demands for Grants on Account, 

19158-57. 
Vol. II, 2219. 2239. 

Demands for Supplementary Grants, 
1956-157. 
Vol. X, 3334--36, 3339, 3379. 3383. 

CAPITAL CUTLAY ON ELECTRI-
CITY SCHEMES: 
Demands for Grants, 19158-57-

Travancore-Cochin. 
Vol. V, 8268-69, 8314-48, 8349, 83151. 
Demands for Grants on Account, 

19158-57-Travancore-Coc:hin. 
Vol. In, 3880. 

CAPITAL OUTLAY ON FORlBT8: 
Demands for Grants. 19158-57. 
Vol. III. 4704, 4708, 4708-30. 47G-

80, 4761-4819, 4820. , 
Demands for Grants on Account, 

19158-57. 
Vol. II, 2211. 2240. 

CAPITAL OUTLAY ON INDIA 
SECURITY PRESS: 
Demands for Grants. 1958-157. 
Vol. III, 15487, 15488-98. 1515M-39, 

'5541-56«12. 5606. 
Demands for Grants on Account, 

1956-57. 
·VOl.II, Dll, 221 •. 

--------------- -----

CAPITAL OUTLAY ON INJ)lAN 
POSTS AND TELEGRAPHS (NOT 
MET FROM REVENUE): 
Demands for Grants, 1956-57. 

Vol. II. 3324. 3325-85, 3396-3449. 
34151. 

Demands for Grants on Account. 
1958-157. 

Vol. II, 2219. 2238. 

CAPITAL OUTLAY ON INDUSTRIAL 
DEVELOPMENT: 
Demands for Grants, 19158-57-

Travancore-Cochin. 
Vol. V, 8288. 831'--46. 8349, 83515. 

CAPITAL OUTLAY ON IRRIGATION 
(COMMERCI.\L): .}, 
Demands for Grants, 19158-57-

Travancore-Coc:hin. 
Vol. V, 8287, 831'--46, 8349, 83154. 

Demands for Grants on Account, 
1958-57-Travancore-Cochin. 

Vol. III. 3859. 

CAPITAL OUTLAY ON IRRIGATION 
(NON-COMMERCIAL) : 
Demands for Grants,' 19158-57-

Travancore-Cochin. 
Vol. V, 8287-68, 831'--46. 8349. 8354. 
Demands for Grants on Account, 

1956-157-Travancore-Coc:hin. 
Vol. Ill, 385&. 

CAPITAL OUTLAY ON MINTs: 
Demands for Grants, 19158-67. 
Vol. In, 5487, 15488--08. 155M-3D. 

5541-5602. 5808 
Demands for Grants on Account. 

15JI58-157. 
Vol. n. 2219. 2239-tO 

CAPITAL OUTLAY ON lIfULTIPUR-
POSE RIVER SCHEME: 
Demands for Grants, 1956-57. 
Vol. IIi. 4096-4142. 4148-815, 4188-

4248. 
Demands for Grants on Account, 

1956-57. 
Vol. II. 2~19. 2242. 

Demands for Grants, 1958-5T. 
Vol. n, 3460-3516. 3520-33. "'D. 
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CAPITAL OUTLAY ON PORTS: 
Demands for Grants on Account, 

1950-57. 
Vol. II, 2219, 2243. 

Demands fOr Supplementary Grants, 
: • 1956-57. 

Vol. X, 3334-38, 3339, 3379, 3383. 

CAPITAL OUTLAY ON ROADS: 
Deman~ for Grants, 1950-57: 

Vol. II, 3400-3516, 3519-33, 3535 
Motion to reduce the Demand: 

Inadequacy of outlay on roads in 
Travancore-Cocbin State 
having regard to the special 
unemployment position in 
the State. 

Vol. II, 3400-3516, 3519, 3520-33. 
PoliCy in regard to capital out-

lay in road building. 
Vol. II, 3460-3516, 3520-33. 

De-mands for Grants on Account, 
1956-57. 

Vol. II, 2219, 2243. 
Demands for Supplementary Grants, 

1956-57. 
Vol. V, 3384-36, 3339-40, 3365-86, 

3368, 3379, 3383. 
Motion to reduce the Demand: 

Immediate necessity of taking 
up the construction of a 
~ad brid,e across river 
Tungabhadra at Kumool. 
Vol. X, 3365-66, 3368, 3378. 

CAPITAL OUTLAY ON STATE 
SCHEMES OF GOVERNMENT 
TRADING: 
Demands for Grants, 1956-57-

Travancore-Cochin. 
Vol. V, 8269, 8314-46, 8349, 8356. 

Demands for Grants on Account, 
1956-57-Travancore-Cochin. 

Vol. III, 3800-61. 
CAPITAL OUTLAY ON TRANSPORT 

SCHEMES: 
Demands for Grants 1956-57-

Travancore-Cochin. ' 
Vol. V, 8269, 8314--46, 8349, 8356. 

Demands ~or Grants on Account, 
1956-57-Travancore-Cochin. 

Vol. IlL 3880. 

CAPITAL OUTLAY ON VIZAGA-
PATAM PORT: 
Demands for Grants, 1956-57-Rail-

ways: 
Vol. II, 2287-98. 

Motion to reduce the Demand: 
Inadequacy of developmental 

programme for the port 
particularly for docks and 
berths. 

Vol. II, 2292-97. 

CARP~: 

Demands for Grants, 1956-57: 
Other Civil Works: 

Motion to reduce the Demand; 
Failure to supply tools to 

masons, wiremen, etc. 
(work-charled staff). 

Vol. III, 4321-53, 4358, 4381-
96, 4400-18. 

CASHEW-NUT: 
Demands for Grants, 1858-5'1-

Travancore-Cochin: . 
A,riculture: 

Motion to reduce the Demand: 
Inadequacy of provision for 

improving the cashew crop 
yield 

Vol. V, 8307, 8314-46. 
Forest: 

Motion to reduce the Demand: 
Necessity for intensifYini the 

afforestation scheme in res~ 
peet of cashew plaDtatiODa. 

Vol. V, 8291, 8314--48. 

CASHEW-NUT FACTORIES: 
Calling Attention to Matter 0( 

Urgent Public Importanc~: . . " 
Lock out in --. 

Vol. V, 941'1-19. 
Motion for Adjournment: 

Closure of -- in Kerala. 
Vol. X. 4074--78. 

Statement re lock-out in --. 
Vol. V, 9870-'11. 

CATTLE: 
See "Livestock". 
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CEMBNT: 
Correction of answer to unstarred 

question re import of. 
Vol. V, 10029. 

Demands for Grants, 1956-57. 
Industries: 

Motion to reduce the Demand: 
Failure ot the Government to 

permit the Andbra State 
Government to start--
factories 

Vol. III, 5195-5217, 6221, 
5223-32, 523'7:......5303, 5388-
85. 

Failure to set up or usist 
settinl up eDOUIh-
plants to meet the growinl 
demand of this euential 
commocDty. 

Vol. nI, 5196--5217, 5222, 
5223-32, 529'--6303, 5366-
85. 

Demands for Grants, 196B-1i7--Ra11-
ways: 
Ordinary Wt>rking Expenses-Re-

pairs and Maintenance: 
Motion to reduce tbe Demand. 

MaJting tbe reinforced con-
crete -- depot at Golden 
Rock permanent. 

Vol. II, 2041-78, 2084, 2089-2133, 
Half-an-hour discussion re 

Vol. IV, 8818-32. 

CENSUS: 

Demands for Grants, 19156-57. 
Vol. III, 4935, 4936, 4988-58, 

4961--5028, 5051-5110, 
5113-28, 5129. 

DSDWlds for Grants on Ac:c:ount, 
1956-57. 

Vol. II, 2219, 2228. 

CENTRAL ADVISORY COMMITTEE 
OF NATIONAL CADET CORPS: 

See "National Ca4et COrpl, Central 
Advisory Committee of". 

CEN'i'RAL BOARD OF REVENUE: 
See "Revenue, Central Board or'. 

CENTRAL COLLEGE OF AGRICUL-
TURE: 
See "Agriculture, Central Collqe 

of". 

CENTRAL EXCISE AND, SALT ACT: 
Notification under --Laid on the 

Table. 
Vol. I, 25. 

Vol. II, 2381. 
Vol. VI, 6, 810. 
Vol. vm. 5031. 
Vol. IX, 9, 368. 

CENTftAL EXCISES AND 
SALT (SECOND AMENDMENT) 
BILL: 
See under ''Bill(.)'', 

CENTRAL EXCISE INSPECTORS: 

Demands for Grants, 1956-57: 
Miaistry of Finance: 

IrrelUlarit.ies in recruitment of 
Vol. III,5488-98, 5504-39,5541--&802. 

CENTRAL EXCISE RULES, 1944: 

Notification making certain further 
amendment to the - Laid on 
the Table. 

1/ 

Vol. VIII, 6980. ~\ 
Vol. X, 3533-34. " .... 1. 

CENT;RAL GOVERNMENT SER-
VANTS (OPTION FOR JOINING 
CONTRIBUTORY HEALTH SER-
VICE SCHEME) BILL (BY SHR! 
JHULAN SINHA): 
See under "BUl(s)". 

CENTRAL PAY COMMISSION: 

Demands for Grants, 19116-57-RaiI-
ways: 
Ordinary Working Expenses-

Administration: 
Motion to reduce the Demand. 

Paying casual labour at 
market rate instead of the 
minimum recommended by 
the. 

Vol. II, 2041-78, 2082, 2088-2131. 

• 

., . 

---- --------------------------------------
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CENTRAL PUBLIC WORKS DE-
PARTMENT: 
Demands for Grants, 1968-57. 

Other Civil Works: 
Motions to reduce the Demand: 

Failure to supply costly medi-
) cines to the workers at --

dispensaries. 
Vol. III, 4321-58, 4360, 4361-

96, 4400-16. 
Need for counting of service 

rendered under State 
PWDs at Bhopal, Lalltpur 
and Jaipur airfields of those 
work-char"ed staff who 
were transferred alone with 
the works to the --, 

Vol. Ill. 4321-53, 4357, 4361-
96, 4400-16. 

•. " CENTRAL RAILWAY: 
See "Railway, Central". 

CENTRAL RESERVE POLICE: 
Demands for Grants, 1956-57: 

Relations with States: 
Motion to reduce the Demand: 

Disapproval of policy of re-
cruitment to -- at Nee-
much. 

Vol. III, 4938-l58, 4961-5028, 
5050, 5051-5110, 5113--28. 

Demands for Supplementary Grants, 
1956-57: 
Relations with States: 

Motion to reduce the Demand: 
.. . Necessity to give equal pay to 

subordinate staff of the --, 
Vol. X, 3135-68, 3172-87. 

CENTRAL ROAD FUND: 
See "Road Fund, Central". 

CENTRAL SALES TAX BILL, 1956: 
See under "BilI(s)". 

CENTRAL SECRETARIAT SERVICE: 
Demands for Grants, 1956-57: 

Ministry of Home Affairs: 
Motion to reduce the Demand: 

Necessity for reservation of 
posts for the scheduled 
castes and scheduled tribes 
in departmental promotiona 
and relaxation ot educa-
tional qualifications for re-
cruitment to -. 

Vol. III, 4938-58, 4961-5028, 
5029, 5051-5110, 5113--28. 

"--, .. _------

---_._----_._._. __ ._._--
CENTRAL SERVICES (MINISTERI-

AL SERVICES) RULES 1949: 
Demands tor Grants, 1958-57: 

Ministry of Defence: 
Motion to reduce the Demand: 

Use of Rule 5 of - a"ainst 
defence workers. 

Vol. II, 3180-3243, 3246, 
3253-3314. 

CENTRAL SILK BOARD: 
See "Silk Board, Central". 

CENTRAL TRACTOR ORGANISA-
TION: 
See "Tractor Organisation, Central". 

• CENTRAL WATER AND POWER 
COMMISSION: 

See "Water and Power Commission, 
Central". 

CERAMICS: 

Demands for Grants, 1956-57-
Travancore-Cochin: 
Industries: 

Motion to reduce the Demand: 
Failure of the Industries 

Department to include 
ceramic goods in the Delhi 
exhibition. 

Vo1. V, 8310, 8314-46. 

Failure to use the several ad-
vantages in the Kundara 
area to develop the cera-
mic industry and enlarge 
the ceramic factory. 

Vol. V, 8288, 8314-46. 

CERAMIC FACTORY: 

Demands for Grants, 1956-57-
Travancore-Cochin: 
Industries: 

Motions to reduce the Demand: 
Disregard of legitimate de-

mands of labour in the --, 
Vo1. V, 8312, 8314-f6. 

Failure to use the several ad-
vantaees in th& Kundara 
area to develop the ceramic 
industries and enlarge the--

Vol. V, 8288, 831"-48. 
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CERAMIC FACTORY: contd. 
Demands for Grants, 1956·57-

Travancore-Cochin: contd. 
Industries: contd. 

Motions to reduce the Demand: 
contd. -
High handedness of the 

management of the --, 
Kundara. 

Vol. V, 8312, 831""--46. 
Question of bonus to the em-

ployees of the --. 
Vol. V, 8289, 8314-46. 

Waste of money in the -, 
especially in the matter of 
new furnaces etc. 

Vol. V, 8289, 8314-46. 
Whole-sale contract given to 

Bawa Crockeries re~ulting 

in a huge loss to the --, 
Kundara. 

Vol. V, 8311, 8314-46. 

CEYLON: 
Demands for Grants, ··1956-57: 

External Affairs: 
Motion to reduce. the Demand: 

Expatriation of Indians from-
Vol. III, 36~6, 3689-3708, 

3720-63, 3763, 3764-75. 
Problem of stateless citizens 

of Indian origin in --. 
Vol. m, 3600-86, 3688, 3689-

3708, 3720-63, 3764-75. 
Joint Statement by Prime Ministers 

of Bunna, --, Indonesia and 
India-Laid on the Table. 

Vol. IX, 125. 
Motion for Adjournment: 

Alleged occupation of Kachcha 
Thivu Island by -- Govern-
ment. 

Vol. m, 3393-94. 

CHAILENTA: 

Demands for Grants, 1956-57: 
Tripura: 

Motions to reduce the Demand: 
Need to rehabilitate tribal 

Joomias at Nalkata and -. 
. Vol. m, 4938-58, 4961-l5028, 

5044, 3051-5110, 5113-28. 

CHAILENTA: contd. 
Demands for Grants, 1956-57: 

contd. 
Tripura: contd. 
Motion to reduce the Demand: 

contd. 
Settlement of land in Nalkata 

and --. 
Vol. III, 4938-58, 4961-l5028, 

5043, 5051--5110, 5113-28. 
Undesirability of establishing 

non-tribal displaced persoDl~ 
colonies at Nalkata and --
in Tripura. -

Vol. III, 4938-58, 4961-5028, 
5042, 5051-5110, 5113-28. 

CHAKRA VARTTY, 
RENU: 

SHRIMATI 

Agricultural Produce (Development 
and Warehousing) Corporatio~ 
Bill: 
Motion to consider. 

Vol. V, 7854. 
All India Institute of Medical 

Sciences Bill: 
Motion to consider. 

Vol. I, 423-25. 
Bihar and West Bengal (Transfer 

of Territories) Bill: 
Motion to refer tG Joint Commit-

tee. 
Vol. VI, 835, 837, 838, 869. 

Presentation of Report of JoiIlt 
Coinmittee. 

Vol. VII, 2986. 
Motion to consider as reported by 

Joint Committee. 
Vol. VII, 3491. 

Business Advisory Committee: 
Motion re Thirty-fourth Report. 

Vol. V, 7722. 
Motion re Thirty-seventh Report. 

Vol. V. 9578. 
Motion re Forty-fifth Report. 

Vol. X, 2648. 
. Business of the House. 

Vol. m. 3599, 3710-11, 3712. 
Vol. IV, 7244. 

Vol. V, 8961, 9436, 9437, 9438. 
Vol. VII, 2219 . 

Vol. VIII, 4875, 5155. 
Vol. X, 2074, 2076-77, 2631, 3898. 

----------------.....;.---------------
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CHAKRAVARTTY, 
RENU: contd. 

SHRIMATI, 

Calling Attention to Matter ot 
Urgent Public Importance: 
Disturbances at Kalka Railway 

Station. 
Vol. V, 10011, 10025. 

Central Excises and Salt (Amend-
ment) Bill: 
Motion to consider. 

Vol. VIII, 5351, 5451-55. 
Committee on Private Members' 
. Bills and Resolutions: 
Motion re Fitty-sixth Report. 

Vol. VI, 1204-05, 1208. 
Constitution (Ninth Amendment) 

Bill: 
Consideration ot clauses. 

Vol. VIII, 5905. 
Death ot Dr. Ambedkar. 

Vol. X, 2062-63. 
Demands tor Grants, 1956-57 per-

taining to the Ministry of Com-
munications and motions to 
reduce the Demands. 

Vol. II, 3330-40, 3387-89, 3391-92. 
3393--96, 3436, 3438, 3440, 3441, 
3442, 3444, 3446. 

Oemands tor Grants, 1956-57 per-
taining to the Ministry ot Detence 
and motions to reduce the 
Demands. 

Vo], II, 3180--91, 3246, 3249, 3249-50, 
3250, 3251, 3253, 3303. 

Demands tor Grants, 1956-57 per-
taining to the Ministry ot External 
Aftairs and motions to reduce the 
Demands. 

Vol. III, 3775. 

Demands for Grants, 1956-57 per-
taining to the Ministry of Labour 
and motions to reduce the 
Demands, 

VOl. III, 4891-92, 4893, 4895, 4914-21, 
4924, .927. 

Demands for Grants, 1956-57 per-
taining to the Ministry ot Natural 
Resources and Scientific Research 
and motions to reduce the 
Demands. ' 

CHAKRA V ARTTY, 
RENU: contd. 

SHRIMATI 

Demands for Grants, 1958-57 per-
taining to the Ministry ot Produc-
tion and motions to reduce the 
Demanels. 

Vol. III, 4526. 
Demands for Grants, 1956-57 per-

taining to the Ministry ot Rehabili-
tation and motions to reduce the 
Demands. 

Vol. Ill, 3883, 4024--26, 4027-37, 
4043 . 

Demands for Grants, 1958-57 per-
taining to the Ministry of Trans-
port and motions to reduce the 
Demands. 

Vol. II, 3524 
Demands for Grants, 1956-57 per,,: 

taining to the Ministry of Works, 
Housing and Supply and motions 
to reduce the Demands. 

Vol. III, 4322-23, 4353-61, 4403, 4410, 
4415. . 

Demands for Supplementary Grants, 
1955-56. 

Vol. I, 1213, 1214-15, 1271-72, 1281. 
Demands for Supplementary Grants, 

1955-58 pertaining to Ministry ot 
Commerce and Industry and 
motions to reduce the Demands. 

Vol. I, 1227-28, 1236, 1237. 
Demand for Supplementary Grant, 

1955-56 pertaining to Ministry of 
Finance. 

Vol. I, 1253-54, 1255. 
Demand for Supplementary Grant, 

1955-56 pertaining to Ministry of 
Information and Broadcastine and 
motion to reduce the Demand. 

Vol. I, 1275. 
Demand for Supplementary Grant, 

1955-56 pertaining to Ministry of 
Rehabilitation and motion to 
reduce the Demand. 

Vol. I. 1285--89, 1298. 

Demands for Supplementary Grants, 
1955-56 pertaining to Ministry ot 
Rehabilitation and motions to 
reduce the Demands. 

Vol. X, 3334, 3340-46, 3369, 3371, 
3372, 3374, 3377. Vol. III, 4557, 4558, 4697. iJ 

--~----------~------
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CHAKRA V ARTTY, 
RENU: contd. 

SHRIMATI 

Discussion on rules Te emergency 
recruitment to I.A.S. 

Vol. V, 10189. 
Discussion Te strike situation in 

Kharagpur. 
Vol. V, 9842, 9843, 9848, 8851. 

Electricity (Supply) Amendment 
Bill 1956: 
Motion to refer to Select Com-

mittee. 
Vol. VII, 3256, 3268-~0. 

Equal Remuneration Bill (by -): 
Motion for leave to introduce. 

VoL II. 3537. 
Expunctions from debates. 

VoL VII, 3087-88. 
Factories (Amendment) Bill 

(Substitution of section 59: by 
Slu'imati Renu Chakravartty): 
Motion to consider. 

Vol. . II. 2210-16, 3541-42, 3544, 
3445-47. 

Faridabad Development Corporation 
Bill, 1956: 
Motion to consider amendments 

made liy Rajya Sabha. 
Vol. X. 4093-94. 

Finance (No.2) Bill: 
Motion to consider. 
Vol. X, 1991, 1992, 2653, 2669-81, 

2685, 2726, 2736. 
Finance (No.3) Bill: 

Motion to consider. 
Vol. X. 1991-92. 

Amendment to refer to Select 
Committee. 

Vol. X, 2853, 2889-81, 2886, 2728, 
2736. 

Half-an-hour discussion re: 
Cultural delegation to U.S.S.R. 

and Europe. 
Vol. X, 2781~8, 2792, 2793. 

Employees' Provident Fund Act. 
Vol. V, 10195. 

Bxcise duty on motor spirit. 
Vol. VII, 2917-18, 2922, 2924. 

Flood-affected displaced persODS in 
Alartal&. 

Vol. VII. 3398, 3402, 1404. 

CHAKRAVARTTY, 
RENU: contd. 

SHRlMATI 

Hindu Adoptions and Maintenance 
Bill (as passed by Rajya Sabha): 
Motion to consider. 

Vol. X, 2940-45. 

Hindu Minority and Guardianship 
Bill (as passed by Rajya Sabha): 
Motion to consider. 

Vol. VI, 12Q, 130-38. 
Consideration of clauses. 
Vol. VI, 201-02, 213, 214, 217-18, 

224-25,228. 

Hindu Succession Bill (as passed b,. 
Rajya Sabha): 
Consideration of clauses. 
Vol. IV, 6992, 7101, 7159-64, 7247. 

'248, 7270, 7275--77, 7280, 7296, 
7297-99, 7336, 7394, 7404-05, 
7424-25, 7547-48, 7571, 7573, 
7609, 7610, 781l-12, 7624, 7630, 
7632, 7635. 

Motion to pass, as amended. 
Vo1. IV, 7885-87. 

Indian Medical Council B1ll (81 
passed by Rajya Sabha): 
Motion to consider. 

Vol. X, 2330-.6, 2372, 2374, 2414. 

Consideration of clauses. 
Vol. X, 2418, 2420, 2421, 2422, 

2425-29, 2432, 2433, 2434, 2435, 
2438-39, 2440, 2442-43, 2444, 
2445-46, 2448. 

Industrial Disputes <Amendment and 
Miscellaneous Provisions) B1ll: 
Motion to consider. 

Vol. VI, 581-88. 

Consideration ot clauses. 
Vol. VI. 661, 677-78, 685, 715, 734-
35, 793. 

Leave of absence to Members. 
Vo1. V, 7721. 

~otion(s) for Adjournment: 
Disturbances at Kalka Railway 

Station. 
Vol. V, 100U, 10025. 

Floods in Trlpura. 
Vol. VII, 2222. 



TWELFTH TO FOURTEENTH SESSIONS, 1956 107 

cHAimA VARTTY, 
RENU: contd. 

SlIRl)IATI 

Motion (8) for Adjournment: contd. 
Formation of Min1stry in Travan-

core-Cochin. 
Vol. n. 3458. 

Motion on Address by the President. 
Vol. X. 339, 355, 510, 682-91, 821-22, 

82Q, 830. 
Motion re appointment of hiJh 

power commission on IUlfety in 
coal mines. 

Vol. X, 3866. 
Motion. "e vacation of SfiNlt of a 

l4tllDl;ler. 
Vol. X, t925. 1926. 

Motion Te Report of Government 
Io.specto,r of Railways on derail-
ment of 319 Down Express. 

Vol. X, 2008. 
Motion Te wOJ;'king of Preventive 

Detention Act. 
Vol. V, 9987-93. 9994, 10038-46 

10118. 
Point of information Te Broadca&ting 

facilities for political parties. 
Vol. X, 3334. 

Prime Minister's statement on Com-
monwealth Prime Ministers' Con-
ference and his visit abroad. 

Vol. VI, 1562. 
Representation of the People ('!'bird 

Amendment) Bill: 
Motion to consider. 

Vol. VIII, 616.7-52. 
Representation of the People 

(Fourth Amendment) Bill: 
Motion to consider. . 

Vol. X. 1981-82. 
Representation of the People (Mis-

cellaneous Provisions) Bill: 
Motion to pass. 

Vol. X, 3490-91. 
Resolution re ceilfng on income of 

an individual. 
Vol. V, 9532. 

Resolution Te President's Proclama-
tion re Travancore-Cochin. 

Vol. m, 3782. 
Reeolution Te Second Five Year 

Plan. 
Vol. V, 9401, 9585, 9589, 9593, 9600. 
Vol. VIII, ~1, 6333, 6645, 8651-

86. 6"07, 7140, 7141. 

CHAKRA V ARTTY, 
RENU: contd. 

SHRlMATI 

Statement Te exodus of HiDdua from 
East Pakistan. 

Vol V, 9259. 
Statement 7'e 1100d situation in the 

coWltry. 
Vol. X, 2644. 

State.-nent f'e leakage of Budget pro-
posals. 

'Vol. II, 2245, 2248. 
States Reorganisation Bill: 

. Motion to consider as reported by 
Joint Committee. 

Vol. VI, 10'75, 1129--30, 1456. 
Consideration of clauses. 
Vol. VI, 1727, 1772, 1897. 1943, 

2003--08, 2062, 2063~64, 2068, 
2069-70, 2074, 2075. 

Vol. VIII, 2230, 2306. 2307, 2388. 
2455-56, 2457-58, 2459, 2460-66, 
2553, 2554, 2556, 2557, 2566, 
2577-78, 2653, 2654, 2656, 2667-68. 

Suppression of Immoral Traffic in 
Women and Girls Bill: 
Motion to consider as reported by 

Select Committee. 
Vol. IX, 1543-47. 

Telegram received by Shri Kamath 
re Arivah~J;' train disaster-Laid on 
the Table. 

Vol. X, 3893. 
University Grants Commission Bill: 

Motion to consider the amend-
ments made by RajYa Sabha. 

Vol. I, 244, 245. 

CHALIHA, SHRI BIMLA PROSAD: 
Finance Bill: 

Motion to consider. 
Vol. IV, 5669-74. 

Motion T'e situation in Naga Hills. 
Vol VII. 4214-17. 

States Reorganisation Bill: 
Motion to refer to Joint Commit· 

tee. 
Vol. IV. 6418-20. 

CHANDA, SHRI ANIL K.: 
Demands for Grants, 1956-57 per-

taining to the Ministry 0 Exter-
nal Mairs and motions to reduce 
the Demands. 

Vol. III, 3763, 3764-75. 
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CHANDA, SHRI ANIL K.: contel. 

Faridabad Development Corporation 
Bill, 1956: 
Motion to consider amendments 

made by Rajya Sabha. 
Vol. X, 4093-93. 

Motion to agree to amendment, 
made by Rajya Sabha. 

Vol. X, 4113. 
General discussion of the General 

Budget, 1956-57. 
Vol. II, 2584, 2586. 

Half-an-hour discussion re cultural 
delegation to U;S.S.R. and East 
l!:urope. 

Vol. X, 2785. 
Life Insurance Corporation Bill, 

1956: 
Motion to refer to Select Com-

mittee. 
Vol. II, 2978. 

l:otion to consider as reported by 
Select Committee. 

Vol. V, 8902. 
Publications re Oloa-Laid on the 

Table. 
Vol. IX; 10. 

Resolution re President's Proclama-
tion re Travancore-Cochin. 

Vol. m, 3837 
Terminal Tax on Railway Passen,ers 

Bill: 
Consideration of ~lauses. 

Vol. IX, 333. 

CHANDAK, SHRI: 

Scheduled Castes and Scheduled 
Tribes Orders (Amendment) Bill: 
Consideration of clauses. 

Vol. VIII, 6507-08. 
States Reorganisation Bill: 

Motion to consider as reported by 
Joint Committee. 

Vol. VI, 1363-70. 

CHANDRASEKHAR, SHRIMATI: 

Demands for Supplementary Grants, 
1958-57 pertaining to Travancore-
eoehin State and motions to re-
duce the Demands. 

Vol. VIII, 4811-13. 

CHANDRASEKHAR, 
contd. 

SHRD4A'11: 

Motion re election to Delhi Deve-
lopment Provisional Authority. 

Vol. I, 677. 
Prevention of Food Adulteration 

Rules, 1955-Laid on the Table. 
Vol. I, 575. 

Report of Indian Delegation to Ninth 
World Health Assembly-Laid on 
the Table. 

Vol. VI, 119. 
CHARAK, TH. LAKSHMAN SINGH: 

Demands for Grants, 1956-57 per-
taining to the Ministry of Defence 
and motions to reduce the De-
mands. 

Vol. II, 3205-11. 
General discussion of the General 

Budget, 1956-57. 
Vol. II, 2458-81. 

Half-an-hour discussion re National 
Discipline Scheme. 

Vol. V, 1854-55. 
National Volunteer Force Bin: 

Motion to consider. 
Vol. VIII, (In Urdu) 4748-55. 

(In En,lish) 4765-68. 

CHATTERJEA, SHRITUSHAR: 
Arrest of. 

Vol. IV, 8175. 
Bihar and West Bengal (Transfer of 

Territories) Bill: 
Consideration of clauses. 

Vol. VII, 3562, 3564:'65, 3570-'15. 
Demands for Grants, 1958-57 per-

taining to the Ministry of Com-
merce and Industry and motioDB 
to reduce the Demands. 

Vol. III, 5218. 
Demands for Grants, 1958-57 per-

taining to the Ministry of Labour 
and motions to reduce the De-
mands. 

Vol. III, 4827-34, 4889-eo. 
Dett!ntion of. 

Vol. IV, 6543-4f. 
Employees' Provident Funds 

(Amendment) Bill: 
Motion to consider. 

Vol. X. 230'7-11. 
~---------.------------------~---------------------------
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CRA TrERJEA, 
contd. 

SHRI TUSHAR: 

Indian Lac Cess (Amendment) BH2 
(as passed by Rajya Sabha): 
Motion to consider. 

Vol. VII. 3386-73. 
Consideration of clauses. 

Vol. VII, 3388. 
Industrial Disputes (Amendment) 

Bill <as passed by Hajya Sabha): 
Motion to consider. 

Vol. VII, 3838--40. 
Industrial Disputes 

and Miscellaneous 
Bill: 

(Amendment 
Provisions) 

Consideration of clauses. 
Vol. VI, 862, 870, 719, 720-21, 

733-34, 755, 772-73, 77~79, 
799. 

Leave of absence to. 
Vol. V, 7720. 

Relp.ase of 
Vol. IV, 7533. 

Resolution re appointment of com-
mittee on working of Directive 
Principles of State Policy. 

Vol. VII, 3757-58. 
Vol. VIII, 5117-29. 

CHATTERJEE, SHRI N. C.: 
Banking Companie. (Amendment) 

Bill: 
Motion to eonsider and amend-

ment to refer to Select Commit-
tee. 

eHA TI'ERJEE, SHRI N. C.: contd. 
Business of the House. 

Vol. V, 8962. 
Vol. X, 2074-75, 2949. 

Calling Attention to Matter of 
Urgent Public Importance: 
Disturbances at Kalka Railway 

Station. 
Vol. V, 10017, 10019. 

Central Excises and Salt (Second 
Amendment) Bill: 
Motion to consider. 

Vol. X, 3599-3606, 3619-20, 
3622, 3624. 

Consideration of clauses. 
Vol. X, 3880, 3663. 

Code of Civil Procedure (Amend-
ment) Bil'l: 
Motion to consider as reported by 

Joint Committee. 
Vol. IX, 17, 23-30. 

Committee on Subordinate Legiala-
tion: 
Presentation of Fourth Report. 

Vol. V, 8136 
Presentation of Sixth Report. 

Vol. X. 4086. 
Constitution (Ninth Amendment) 

Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. VIII, 5573, 6582-18. 

Consideration of clauses. 
Vol. VIll, 5M9, 5860, 5862-9, 

Vol. X. 3855. 5860-81, 5892, 5702, 5708, 5708-
Consideration of clauses. 22,5724-25,5728,5727,5752,5792, 

Vol. X. 3980--83, 3984, 3988. 5793, 5823-28. 5871. 58U-17, 
lIihar and West Ben,.l (Tranafer of 5931, 5951-83, 5984, 5991-92, 

Territories) Bill: '6022, 8023, 8028. 
Motion to refer to Joint Commit- Copyright Bill: 

tee. Motion to concur in the recom-
Vol. VI, 835, 839, 849, 879, mendation of Rajya Sabha to 

886, 900, 950, 953. join the Joint Committee. 
Consideration of clauses. Vol. VI, 17-27. 

Vol. VII, 3598--3618, 3638, 3642, Criminal Law Amendment Bill (btl 
3654, 3855, 3873. Shri M. L. Agrawal): 

Business Advisory Committee: I Motion to consider. 
Pre tati f WI rt f urth R Vol. IX, 917, 919-20, 921, 927-34. __ .=~_~ .~_;;~ a; 1~~_I_. __ A_m_e_n_dm_ent to c~:;.la;~, 927-34. 
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CHATTERJEE, SHRI N. C.: comd. 
Death of Shri G. V. Mavalankar. 

Vol. 1, 961-62. 
Death of Shri Meghnad Saha. 

Vol. 1, 37. 
Demands for Grants on Account, 

1956-57 - Tl'avancore-Cochin. 
Vol. nI, 3861. 

Demands for Grants, 1956-57 per-
tailling to the Ministry of External 
·Aftairs and motions to reduce the 
Demands. 

Vol. nI,3762-62. 

Demands for Grants, 1956-57 per-
taining to the Ministry of Be-
habilitatiOl'1 and motions to reduce 
the Demands. 

Vol. III, ~871-80, 4043, 4044, 
4047, 4071). 

DemaDds for Supplementary Grants, 
1 a56-57 pertaining to the Ministry 
of Kehabilitation and motions to 
reduce the Demands. 

Vol. X. 3347, 3348-50, 3360. 
3378. 

Discussion on bringing employer-
employee disputes before the 
House. 

Vol. V, 9579-80. 
Discussion on Second Five Year 

Plan. 
Vol. V, 8502-03. 

Discussion re exodus of Hindus 
from East Pakistan to India. 

Vol. V, 10125-33, 10144, 10155, 
10158, 10157, 1015~, 10159, 

10160, 10162. 

Discussion re fixation of pay scales 
and other service conditions of 
employees of Life Insurance Cor-
poration. 

Vo'l. X, 3271-76, 3308. 
Discussion re .ftoor and ceiling prices 

of Indian cotton. 
Vol. X, 3868-93. 

Discussion re leakage of B1adget 
proposals. 

Vol. n, 3158-58. 
Ejection of Speaker 

Vol. n, 1960-61. 

CHATTERJEE, SHRI N. C.: aomd. 
Electricity Supply (Amendment) 

Bill: 
Matioh re extension of time for 

presentation of Report otSelect { 
Committee. 

Vol. IX, 12. 

Motion to consider as reported 
by Select Committee. 

Vol. X. M'74, M92-2503, 2515, 
2520, ~28, 2537. 

Faridabad Development Corporation 
Bill, 1958: 
Motion to consider the aaend-

ments made by Rajya Sabha. 
Vol. X, 4108, 4109-10. 

Finance Bftl: 
Motion to consider. 

Vol. IV, 5883, 5895,5898,5897, 
5907. 

Consideration of clauses. 
Vol. IV, 5919-20, 5922-23, 5938. 

5939. 5943-44, 5945,5949, 5951, 
5954, 59~O, 5970, 5972, 

5980-82, 8~. 

Finance (No.2) Bill: 
Motion to consider. 

VoL X, 2080, 2083-a8, 2110, 
2127-32, 157 ..... 1. 

Finance (No.3) :8111: 
Motion to consider and amend-

ment to refer to Select' Com-
mittee. 

Vol. X, 2080, 2083-88,2110, 
212?~, 2574-81. 

General discussion ot the Genera] 
Budget, 1956-57. 

Vol. D, 2489. 

Hindu Adoptions and Maintenance 
Bin (as passed by Rajya Sabha): 
Motion to consider. 

Vol. X, 29a4, 295~8, 2970. 

Hindu Minority and Guardianahip 
Bin <as passe( by Rajya Sabha): 
Motion to consider. 

Vol. VI, 108-14, 120, 121-30. 

1'1 
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CHATTER.tEE. SRRI N. C.: contd. 
Hindu Succession Bi1l (as passed by 

Rajya Sabha): 
Consideration of clauses. 

Vol. IV, 7246, 7249, 72&9, 7270, 
7273-75, 7281, 7285, 7287. 
7519-20, 7563, 7577-78, 7579, 
7582-83, 7631-32, 7637-38, 7639, 
7645, 7649. 

Motion to pass, a8 amended. 
Vol. IV, 7651, 7656-61. 

Indian Income-tax (Amendment) 
Bill: 
Motion to consider. 

Vol. V, 9787-90. 
Inter-State Water Dispute. Bill (a. 

passed by Rajya Sabha): 
Motion to consider. 

Vol. VII, 2999. 
Life Insurance (Emergency Pro-

visions) Bill: 
Motion to consider. 

Vol. I, 1317, 1319, 1320. 
Life Insurance Corporation Bill: 

Motion to refer to Select Commit-
tee. 

Vol. n, 305~4. 
Motion to consider as reported 

by Select Committee. 
Vol. V, 8985, 8998--9010, 9084. 

Con!'ideration of c1aulles. 
Vol. V, 9111-12, 9191, 9203--07, 

9231, 9231-32, 9233, 9266, 9267, 
9270-71, 9272, 9273, 9276, 9317 

-20, 9833, 9335. 
Motions for Adjournment: 

Ban on demonstrations around 
Parliament House. 

Vol. VI, 3. 

Disturbances at Kalka Railway 
Station. 

Vol. V, 10017, 10019. 
Fast of Shri Balramdas Tandon. 

Vol. m, 3867-68, 3869, 3870. 
Incursion of Pakistani Army into 

Chhad Bet in Rann of Kutch. 
Vol. I, 574. 

Insult to special envoy of India 
at Karachi on Pakistan Repub-
lic Day. 

Vol. m, 3588-89, 3390. 

CHATTERJEE, SHRI N. C.: contd. 
Refusal to permit Jan Sangh 

worker to go to Jammu. 
Vol. n, 26M. 

Motion on Address by the President. 
Vol. I, 583-96. 

Motion 1'e working of Preventive 
Detention Act. 

Vol. V, 10046--35, 10119, 10120. 
Point Te. Draft Constitution for 

Jammu and Kashmir. 
Vol. IX, 289. 

Proceedings of Legislatures (Pro-
tection of Publication) Bill (by 

ShTi Feroze Gandhi): 
Motion to consider. 

Vol. m, 4621, 4621-29, 4830, 
4634. 

Amendment to refer to Select 
Committee. 

Vol. III, 4825-29, 4630, 4834. 
Question of privilege. 

Vol. I, 20, 21, 47. 
Vol. vm, 6994, 7000, 7004. 

Representation of the People 
(Amendment) Bill: 
Consideration of clauses. 

Vol. I, 187. 
Representation of the People 

(Second Amendment) Bill: 
Motion to consider, as reported by 

Select Commit~. 
Vol. V, 8388, 8389-8408. 

Consideration of clauses. 
Vo1. V, 8518, 8519, 8527-29, 
8530-31, 8539, 8552, 8639, 8681-
90, 8701, 8754, 8755, 8763, 8787-
90, 8793, 8794, 8811-12, 8819, 

8820, 8821. 

Motion to pass, as amended. 
Vol. V, 8823-24, 8837-41. 

Representation of the People (Mis-
cellaneous Provisions) Bill: 
Motion to consider. 

Vol. X, 3467-72. 
Resolution Te appointment of a com-

mittee on industrial and com-
mercial state undertakings, 

Vol. m, 4310-15, 4318, 4321. 
5322, 5345. 

'-'--' _ .. _-- .. _----------------_ •.. _- ''''-' .. --_._._-------
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CHATTERJEE, SHRI N. C.: contd. 
Resolution re approval of Draft 

Mining Leases (Modification of 
Terms) Rliles. 

Vol. VIII, 4976, 4980, 4987-97, 
4998, 5037, 5039-40. 

Resolution re Enquiry into working 
of Income Tax Department. 

Vol. VI, 423-26, 437--46, 452, 
453, 460, 467. 

Resolution re President's Proclama-
tion re Kerala. 

Vol. IX, 1691, 1692, 1695. 

Resolution re Second Five Year 
Plan. 

Vol. V, 9604-16. 
Vol. vm, 7013-23. 

Sales-Tax Laws Validation Bill: 
Motion to consider. 

Vol. I, 1034, 1035-45, 1049. 
Statement re exodus of Hindus from 

East Pakistan. 
Vol. V, 9258, 9260-61. 

Statement re train accident between 
Jadcherla and Mahbubnagar. 

Vol. VIII, 5783. 

States Reorganisation Bill: 
Motion to refer to Joint Commit-

tee. 
Vol. IV, 6219, 6223-31. 

Motion for extension of time for 
presentation 01. Report of Joint 
Committee. 

Vol. V. 3140. 
Motion to consider as reported by 

Joint Committee. 
Vol. VI, 1130, 1131, 1~. 

Consideration 01. clauses. 

Vo'J. VII, 2232, 2236, 2325-26, 
2395-2404, 2414, 2423. 

Motion to pass, as amended. 
Vol. VIII, 2789-97, 2808. 

Synopsis of proceedings of Commit-
tee 'A' on the Second Five Year 
Plan-Laid on the Table. 

Vol. V, 9235. 

CHATTOPADHYAYA, SHRl: 
Ancient' and Historical Monuments 

and Archaeological Sites and Re-
mains (Declaration of National 
Importance) Amendment Bill (bV 
Shri Balwant Sinha Mehta) (as 
passed by Rajya Sabba): Motion 
to consider. 

Vol. X, 2141-48. 
Business Advisory Committee: 

Motion Te Thirty-flfth Report and 
recommending to Rajya Sabba 
to join the Committees on the 
Second Five Year Plan. 

Vol. V, 7987. 
Business of the House. 

Vol. IV, '1088. 
Central Sales Tax Bill: 

Consideration of clauses. 
Vol. X, 1972. 

Demands for Supplementary Grants, 
1956-57 pertaining to Travancore-
Cochin State and motions to re-
duce the Demands. 

Vol. VIII, 4603, 4809. 
Kerala State Legislature (Delega-

tion of Powers) Bill: 
Motioo to consider. 

Vol. X, 31169. 
Manipur State Hill Peop'Jes (Admi-

nistration) Regulation (Amend-
ment) Bill (as passed by ~ya 
Sabha): 
Motion to recommend to Rajya 

Sabha to a,ree to leave beinl 
granted by Lok Sabha to with-
draw the Bill. 

Vol. V, 7984. 
Motion for Adjoumment: 

British Prime Minister's state-
ment on Suez issue. 

Vol. VIII, 898'1-68. 
Motion rC! international situation. 

Vol. IX, 595. 
MotionTe Report of Government 

Inspector of Railways on derail-
ment of 319 Down Express. 

Vol. X. 2039. 
Newspaper (Price and Page) Bill 

(as pasled by Raj)'a Sabha): 
Motion to ebnsider. 

Vol. VItt, 4813-18. 
i . ______ .. ______ , 

-- -,------_. ---,-- ,---,-----,,----~--------- --- ,-_.-
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": made by 'Hindustan Times' under Council for Heavy Chemicals 
il: the headilli 'Indian Rai1ways (Acids and Fertilisers) for the 

(Amendment) Bill'. year 1955-56-Laid on the Table. 

p Vol. VIII, 4703. , Vol. VII, 3084-85. 

... 

Resolution re 
banks., 

nationalisation of 

Vol. IV, 6638. 
Resolution re President's Proclama-

tion re Travancore-Cochin. 
Vol. III, 3793. 

Resolution re Second Five Year 
Plan. 

Vol. VIII, 6278, 6622, 6801, 7014, 
7046--51, 7132, 7138. 

Standards of Weights and Measures 
Bill: 
Motion to consider as reported 

by Joint Committee. 
Vol. X, 2236, 2241. 

States Reorganisation Bill: 
Motion to refer to Joint Commlt-

teE:. 
Vol. IV, 6388. 

Terminal Tax on Rai1way Pas-
sengers Bill: 
Consideration of clauses. 

Vol. IX, 312-14. 
CHAUDHARY, SHRI G. L.: 

Demands for Grants, 1956-57 per-
taining to the Miaistry ot Home 
Affairs and motions to reduce 

t .' the Demands. 

• 

t t 
~-~ 

Vol. III, 5125. 

CHAUDHURI, SHRI T. K.: 
Leave of absence to. 

Vol. V, 7720. 
Vol. VIII, 6984. 

CHAVARA: 
Demands for Grants, 1956-57-

Travancore-Cochin. 
Industries: 

Motions to reduce the Demands: 
Necessity for adopting scienti-

fic methods in mining mine-
ral stands in --. 

Vol. V, 8310, 8314-46. 
Necessity for adopting sden-

titlc steps for the coastal 
protection in -. 

Vol. V, 8310, 8314-46. 

't 109 LSD-B. 

Annua'l Report ot the Dev~lopment 
Council for Heavy Chemicals 
(Alkalis) for the year 1965-56-
Laid on the Table. 

Vol. VII, 3934-85. 
Demands for Grants, 1956-57: 

Salt: 
Motion to reduce the Demand: 

Failure to develop salt and 
chemical industry on proper 
lines . 

Vol. III, 4422-77, 4478, 
4481-4534, 4541-53. 

Demands for Grants, 
Travancore-Cochin: 
Scientific Departments: 

1956-57-

Motion to reduce the Demand: 
FailuJ:"e to have a develop-

ment scheme for the utilisa-
tion of crude drugs to make 
modern chemicals for 
medicines. 

Vol. V, 8272, 8314-46. 
CHETTIAR, SHRI T. S. A.: 

AI'l India Institute of Medical 
Sciences Bill: 
Motion to consider. 

Vol. I. 267-71. 
Comideration of clauses, 

Vol. I, 451-52. 
Business of the House. 

Vol. IX, 1525. 
Capital Issues (Continuance of 

Control) Amendment, Bill: 
Motion to consider. 

Vol. I, 981, 988-92. 
Constitution (Ninth Amendment) 

Bill: 
Consideration of clauses. 

Vol. VIII, 5666. 
Demands for Grants, 1956-57 per-

taining to the Ministry of Educa-
tion and motions to reduce the 
Demands. 

Vol. III, 5388-95, 5437, MBO. 
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CHET'l'lAR,SHRI T.S.A.: contd. 
Demands for Grants, 1956-57 per-

taining to the Ministry of Food 
and Agriculture and motions to 
reduce the Demands. 

VoL III, 4775. 
Demands for Grants, 11J56-57 per-

tatning to the Ministry of Nal.ura'l 
Resources and Scientific Research 
and motions to reduce the De-
mands. 

Vol. III, 4558-64, 4574, 4684. 
Demands for Supplementary Grantl, 

1965-56. 
Vol. I, 1213, 1214, 

Demands for Supplementary Gr!plts, 
1955-56 pertaining to Ministry of 
Commerce and Industry and 
motions to reduee the Demands. 

Vol. I, 1231-32. 
Demands for Supplementary Grants, 

1951)-56 pertaining' to Ministry of 
Finance and motions to reduce 
the Demands. 

Vol. I, 1263-64. 
Finance Bill: 

Motion to consider. 
V(ll. III, 5617-20. 
Vol. IV, 5652-59. 

Consideration of clauses. 
Vol. IV, 5925, 5926-27, 5928, 

5930-31, 5963-66, 5973-74, 
5984-85, 5992, 5993, 6002, 

6017-18. 
Finance (No.2) Bill: 

Motion to consider. 
Vol. X, 2095-96, 2106, 2618-26. 

Yinance (No.3) Bill: 
Motion to consider and amend-

ment to refer to Select Commit-
tee. 

Vol. X, 2095-96, 2106, 2618-26. 
General discussion of the General 

Budget, 1958-57. 
Vol. II, 239~2408, 2844. 

Half-an-houT. discussion re Central 
College of Agriculture. 

Vol; X, 2632-33, 2614. 
·Hindu Succession Bill (as passed by 

Rajya Sabha): 
~onsideration of clauses. 

Vol. IV, 6983. 

CHETTIAR, SHRI T.S.A.: contd. 
Reserve Bank ot India (Amend-

ment) Bill: 
Motion to consider. 

Vol. VI, 30~15. 
Consideration of clauses. . \ 

Vol. VI, 365-67, 374-75, 382-84. 
Resolution re Second Five Year 

Plan. 
Vol. V, 9696-98. 

River Boards Bill (as passed by 
Rajya Sabha): 
Consideration of clauses. 

Vol. VII, 2948-52, 2957, 2959, 
. 2960, 2962, 2963, 2966. 

Motion to pass. 
Vol. VII. 2972. 29". 

Sales-Tax validation Bill: 
Motion to consider. :.,. 

Vol. I, 11M. 
States Reorganisation Bill: 

Motion to refer to Joint Commit-
tee. 

Vol. IV, 6241, 8249. 
States Reorganisation (Amendment) 

Bill: 
Motion to consider. 

Vol. IX, 661-62, 664. 
Consideration of clauses. 

Vol. IX, 665-68, 667. 
Terminal Tax on Railway Passen-

gers Bill: 
Motion to consider. 

Vol. IX, 842. 
Women's and Children's Institutions .... 

Licensing Bill (btl Shrimati Kam-
lendu Mati Shah): 
Motion to consider as reported by 

Select Committee. 
Vol. X. 2151t. 

CHHEDI LAL, THAKUR: 
Death of - and Shri S. N. 

Mahtha. 
Vol. IX, 257. 

CHIEF INSPECTOR OF MINES: 
See • 'Mines. Chief Inspector of". 

CHILD (HEN) : 
. Resolution re scholarships for __ 

of political su1ferers. 
VoL IX, 1633-38. 

CHILDREN BILL (AS PASSED BY 
RAJYA SABHA): 
See under "Bill(.)". 

·f 
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CHILD MARRIAGE RESTRAINT 
(AMENDMENT) BILL (Amend-
ment of Section 2 etc.: btl Shri 
Dabhi) : 
See under "Bill(s)". 

CHILD SANYAS DIKSHA REST-
RAINT BILL (by Shri Dabhi) 

Receipt of a petition. 
Vol. VIII, 6816-111. 

See also under "Bill (s) ". 

CHILKA-GOPALPUR AREA: 

Demands tor Grants 1958-157: 
Ministry of Transport: 

Motion to reduce the Demand: 
Scope for developing tourist 

traffic in the. 
Vol. II, 3480-3518, 3520-33. 

CHINA: 

President'. Address: 
China's exclusion from U.N.O. and 

trade etc. 
Vol. I, 614. 

Differences between United States 
and China. 

Vol. I, :114. 

CHIRA YINKIL TAL UK: 
Demands for Grants. 1956-57-

Travancorc-Cochin: 
Community Development Pro-

Jects: 
Motion to reduce the Demand: 

Failure ot Government to in-
clude any scheme in Nation-
al Extension Service and 
Community Project in 
Nedumangad and Chirayin-
til Taluks. 

Vol. V, 8301, 8314-46. 
Irrigation: 

Motion to reduce the Demand: 
Failure of Government to in-

crease irrigation facilities in 
Nedumangad and Chiraym-
kil Taluks by harnessing the 
Vampanapuram river. 

Vol. V, 8293, 8314-46. 

CHITAUNI: 
Demands for Grants 1956-57-Rail-

ways: 
Railway Board: 

Motion to reduce the Demand: 
Extreme overcrowding on the 

Gorakhpur-Nautanwa and 
Gorakhpur-Chitauni branch 
lines. 

Vol. II, 1899-1932, 1935, 1970-
2040, 

CHITTARANJAN LOCOMOTIVE 
WORKS: 
Demands for Grants 1956-57-Rail-

ways: 
Railway Board: 

Motion to reduce the Demand: 
Continued importation of 

valuable parts for each loco-
motive manufactured at 
Chittaranjan. 

Vol. II, 1899-1932, 1943, 
1970-20f0. 

CHITI'ORGARH: 
Demands for Grants, 1958-57-Rail-

ways: 
Miscellaneous Expenditure: 

Motion to reduce the Demand: 
Vacillating position regard-

ing the survey of the broad 
gauge and metre gauge line 
between -- and Kotah. 

Vol. II, 1899-1932, 1948, 
1970-21KO. 

CHOLERA: 
Demands for Grants, 1956-57: 

Ministry of Health: 
Motion to reduce the Demand: 

Failure to improve the col-
lection ot statistics about 
diseases like -- T.B., fila-
ria, malaria etc. 

Vol. III, 4259. 
Demands for Grants, 1956-57-Tra-

vancore-Cochin: 
Public Health: 
Motion to reduce the Demand: 

Inadequate provlson for anti-
plague, anti-cholera and 
anti-small-pox measures. 

Vol. V. 8299, 8314--48. 
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CHOTANAGPUR: 
Demands for Grants. 1956-57: 

Agriculture: 
Motions to reduce the Demand: 

Need for establishing a unit 
of the Central Tradal' Or-
ganisation in. 

Vol. III, 4704, 4705, 4706-
30, 4740, 4743-4819. 

Need for providing financial 
_ aid for starting fisheries in 

t.ribal areas ot. 
Vol. III, 4704, 4705, 4706-30, 

4740, 4743-4819. 
Industries: 

Motions to reduce the Demand: 
Need to set up a factory for 

manufacture of micanite and 
mica insulators in. 
Vol. III, 5195-5217; 5221. 

5223~32, 5237-5303, 
5366-85. 

Need to set up a factory for 
manufacturing hydraulic tur-
'bines. generators and heavy 
electrical equipment in. 
Vol. III, 5195-5217, 5220. 

5223--32, 5237-5303, 5366-
85. 

CHOUDARY, SHRI C. R. 
Hindu Succession Bill (as passed by 

Rajya Babha): 
Consideration of clauses. 

Vol. IV. 6991. 6992. 6998-7001. 
7005. 7019-20, 7033, 7121--23, 
7130, 7218-19, 7265-66, 7269, 
7272, 7284. 7421-24. 7443. 
7458, 7474-75, 7485-86, 7488, 

7509. 
States Reorganisation Bill: 

Motion to refer to Joht Com-
mittee. 

Vol. IV. 6369-72. 
CHOWDHURY, SHRI N. B.: 

Administration of Evacuee Property 
(Amendment) Bill: 
Motion to consid,r and amend-

ment to refer to Select Com-
mittee. 

Vol. IX. 1078-79. 
Agricultural Produce (Development 

and Warehousing) Corporations 
flUl: 
. )dotion to consider. 

Vol. V, 7861--69, 
'1917, 7995. 

CHOWDHURY. SHRI N. B.: contd. 
Consideration of clauses. 

Vol V, 8008-09. 8012-18, 
8018. 8019-20. 8023-24. 
8041, 8048-49, 8858, 
8060, 8065, 8068, 8069. () 

Appropriation (No.2) Bill: 
Motion to consider. 

Vol. IV. 8036-38. 6041. 

Bihar and West Bengal (Transfer of 
Territories) Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. VI, 830, 882. 

Constitution (Tenth Amendment) 
Bill: 
Motion to consider. as reported by 

Joint Committee and amend-
ment to circulate. f. 

Vol. V, 9890-94. 
Demands for Grants, 1956-57 per-

taining to the Ministry at Com-
merce and Industry and motion. 
to reduce the Demands. 

Vat III, 5219-20, &222. 
Demands tor grants. 1956-57 pertain-

ing to the Ministry of Education 
and motions to reduce the De-
mands. 

Vol. III, 5425-28, 5481. 

Demands for Grants, 1956-57 per-
taining to the Ministry of Fin-
ance and motions to reduce the 
Demands. 

Vol. III, 5488-94, 5591. 

Demands for Grants, 1956-57 per-
taining to the Ministry of Food 
and Agriculture and Motion to 
reduce the Demands. 

Vol. III. 4731, 4732, 4733, 4734, 
4735, 4736, 4737, 4738, 4789--

95, 4804. 
Demands for Grants, 1956-57 per-

taining to the Ministry of Health 
and motions to reduce the De-
mands. 

Vol. III, 4259-60, 42112. 
Demands for Grants, 1956.57 per-

taining to the Ministry of Hom. 
Affairs and motions to reduce 
the Demands. 

Vol. III, 5031-32 
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CHOWDHURY, SHRI N. B.: contd. 
Demands for Grants, 1958-57 per-

taining to the Ministry of Iron and 
Steel and motions to reduce the 
Demands. 

Vol. III, 5177. 
Demands for Grants, 1956·57 per-

taining to the Ministry of Irrila-
tion and Power and motions to 
reduce the Demands. 

Vol. III, 4162-67, 4185, 4186, 
4187, 4188. 

Demands for Grants, 1956-57 per-
taining to the Ministry of Labour 
and motions to rl!duce the De-
mands. 

Vol. III, 4892-93. 
Demands for Grants, 1956-57 per-

taining to the Ministry of Natural 
Resources and Scientific Research 
and motions to reduce the De-
mands. 

Vol. III, 4592. 
Demands for Grants, 1956-57 per-

taining to the Ministry of Pro-
duction and motions to reduce the 
Demands. 

Vol. III, 4458-61. 
Demands for Supplementary Grants, 

1955-56. 
Vol. I, 1213. 

Demands for Supplementary Grants, 
1955-56 pertaining to Ministry of 
Commerce and Industry and mo-
tions to reduce the Demands. 

Vol. I, 1225-26. 
Demands for Supplementary Grants, 

1955-56 pertaining to Ministry of 
Finance and motions to reduce the 
Demands. 

Vol. I, 1256-59. 

Demand. of Supplementary Grant, 
1955·16per.taining to the Ministry 
of Rehabilitation and motions to 
reduce the Demand. 

Vol. I, 1293. 
Demand for Supplementary Grant, 

1965-56 pertain in, to Ministry of 
Transport and motions to reduce 
tbeDemand. 

Vol. I, 127&. 

CHOWDHURY, SHRI N. B.: contd. 
Demands for Supplementary Grant.. 

1956-17, pertaiDiac to the Minis-
tries of Commerce and IndUitry, 
Finance, Food and AIricultu~, 
Home Affairs, and Transport. 

Vol. VII, 3113-98. 
Factories (Amendment) Bill (Sub-

stitution of section 59: btl Shri-
mati Renu Chakravarttt/): 
~otion to consider. 

Vol. II, 31J.42-48. 
Finance Bill: 

Consideration of clauses. 
Vol. IV, 6001, 8003-05, 8032. 

Government Premises (Eviction) 
Amendment Bill: 
Motion to consider as reported by 

Select Committee. 
Vol. VII, 4073-77. 

Consideration of clauses. 
Vo.I. VII, 41811-88. 

Half-an-hour discussion re sugar-
cane. 

Vol. V, ell1l8 
Indian Adoption of Children Bill 

[by Shrimati Jallashri]: 
Motion to consider. 

Vol. V, IHO-lil. 
Indian Coconut Committc~ (Amend-

ment) Bill: 
Motion to C'onsider. 

Vol. VII, 3788-90. 
Indian Institute of Technology 

(Kharagpur) Bi11: 
Motion to consider. 

Vol. VII, 4444, 4447-48, 4457-88. 
Amendment to refer to Select 

Committee. 
Vol. VII, 4457-68. 

Consideration of r.lauscs. 
Vol. VO, 4517-19, 4527, 4528, 

4529. 
National Volunteer Force Bill: 

Motion to pass, as amended. 
Vol. VIII, 4705-9&. 

Proceedings of Legislature (Protec-
tion of Publication) Bill (by Shri 
Feroze Gandhi); 
Consideration of clauses. 

Vol. IV, 7354, 7366-67, l375. 



JIS INDU TO LOIt SABRA DUATES-l'ART II 

------------,------_ .. __ ..• 
CHOWDHURY, SHR! N. B.: contd. 

Representation of the People (Se-
cond Amendment) Bill: 
Consideration of clauses. 

Vol. V. 8608-07, 8851. 
Reserve Bank of India (Amend-

ment) Bill: 
Motion to consider. 

Vol. VI. 281-70, 348. 
Consideration of clauses. 

Vol. VI, 388-'l. 
Motion to pass as amended. 

Vol. VI. 406. 
Resoultion re ceiling on income of 

an individual. 
Vol. V. 8092, 8093. 8104-09, 8115. 

Resolution re nationalisation of 
banks. 

Vol. IV. 8M8. 
Resolution re Second Five Year 

Plan. 
Vol. V. 9406. 

Vol. VIII, 7145. 
Standards of Weights and Measures 

Bill: 
Motion to refer to Joint Com-

mittee and amendment to circu-
late. 

Vol. VIII. 4641-50. 4665. 
States Reorganisation Bill: 

:Motion to refer to Joint Commit-
tee. 

Vol. IV. 8461. 
CHOWKIDAR(S): 

Demands for Grants, 1956·57: 
Aviation: 

Motion to reduce the Demand: 
Long hours of duty for --in 

Civil Aviation Department. 
Vol. II, 3325-85, 3393, 3396 

-3449. 
Other Civil Works: 

Motions to reduce the Demand: 
Failure to give the details of 

the uniforms to be provided 
to sweepers, sewermen 
and --. 
Vot m, 4321-53, 4360, 4361 

-96, 4400-16. 
Failure to reduce the duty 

hours of. 
Vol.. III, 4321-53, 4356, 

4361-96, 4400-16. 

CIGARETTE FACTORIES: 
Demands for Grants, 1956-57: 

Industries: 
Motion to reduce the Denumd: 

P'ailur~ to set up or assist .. 
ting up one or more modern 
--in Andhra and utilise itl 
famous Virginia Tobacco. 
Vol. Ill, 5195-5217, 5221, 
5223-32, 5237-5303, 5366-•• 

CINEMATOGRAPH (CENSORSHIP) 
RULES, 1951: 

Notification making certain further 
amendments in the-Laid on the 
Table. 

Vol. I, 24. 

CITIZENSHIP BILL, 1955: 
See under "BII\ (s)". 

CITIZENSHIP RULES, 1958: 

Citizenship Rules, 1956 and Citi-
zens (Registration at Indian Con-
sulates) Rules, 1955-Laid on the 
Table. 

Vol. VI. 809-10. 

(REGISTRATION AT CITIZENS 
INDIAN 
1956: 

CONSULATES) RULES, 

Citizenship Rules, 1956 and --Laid 
on the Table. 

Vol. VI, 808-10 

CIVIL AVIATION DEPARTMENT: 
Demands for Grants. 1956-57: 

Aviation: 
Motion to reduce the Demand: 

Accommodation for every 
member of the staff of the 
-- at all airports. 
Vol. II, 3323--85, 3396-3448. 

Compensation for duty on 
,azetted holidays for opera-
tional staff of --. 
Vol. II, 3325--85, 3393, 3396 

-3449. 
Extension of overtime allow-

ance to all operational sta1! 
of --. 
Vol. II, 3S25-i5, 3393, 3398 

3448. 
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CIVIL AVIATION DEPARTMENT: 
contd. 
Demands for Grants, 1956-57: 

contd. 
Aviation: contd. 

Motion to reduce the Demand: 
contd. 
Long hours of duty for chow-

kidars in--
Vol. II, 3325-85, 3393, 3396 

--3449. 
Need for appointment of an 

expert committee to review 
the service conditions of 
the -- employees. 
Vol. n, 3325-85, 3396, 3396 

--3449. 
Need for grant of gazetted 

holidays to the operating 
stat! of. 
Vol. II, 3325-85, 3395, 3398 

--3449. 
Need for sanction of Hirakud 

Dam Project allowance to 
the stat! of the -- from 
1-4-1954 to 30-9-1954. 
Vol. II, 3325-85, 3396--3449. 

Opening of residential schools 
for the children of Civil 
Aviation ltat! at Madras, 
Bombay, Calcu.tta and Delhi. 

Vol. II, 3325-85, 3394, 3396 
-3449. 

Opening of schools in Madras, 
Bombay, Calcutta and Delhi 
for -- staff. 
Vol. II, 3325-85, 3392, 3396 

--3449. 
Provision of free transport for 

Civil Aviation sta1f in case 
of sickness requiring medi-
cal aid without insisting on 
medical certificates. 
Vol. II, 3325-85, 3394, 3396 

--3449. 
Provision of free transport for 

school-going children of--
stat!. 
Vol. II, 3325-85, 3393, 3396 

-3449. 
Revision of pay scales of 

technical staft of. 
Vol. II, 3325-85, 3393, 3396-

3449. 

CIVIL AVIATION DEPARTMENT 
EMPLOYEES UNION: 
Demands for Grants, 1958-67: 

Aviation: 
Motion to reduce the Demand: 

Recognition of -- as a 
trade union. 
Vol. II, 3325-85, 3396, 3381 

--344D. 
Trade union status to-

Vol. II, 3325-85, 3393, 33H 
--344D. 

CIVIL DEFENCE: 
Demands for Excess Grants, 1951-5Z. 

Vol. VII, 3921, 3922-54, 3956. 
Demands tor Grants, 1956-57. 
Vol. III, 4825, 4827-87, 4894-4931, 

4934. 
Ministry of Defence: 

Motion to reduce the Demand: 
Lack of civil defence unit. 

and adequate A. A. guns 
and other military defenee 
measures in urban and in-
dustrial centres. 

VoL II, 3180--3243, 3244, 
3253-3314. 

Demand for Grants on Account, 
1956-57. 

Vol. II, 2219, 2231-3Z. 

CIVIL VETERINARY SERVICE: 
Demands for Grants, 1956-57. 

Vol. III, 4705, 4706-29, 4742, 
4743-60, 4761-4819, 4820. 

Motion to reduce the Demand: 
Need to extend veterinarY aid 

to the hill areas of Tripura. 
Vol. III, 4704-05, 4706-30, 

4742, 4743--481D. 
Demands for Grants on Account, 

1956-57. 
Vol. II, 2219, 2227. 

CIVIL WORKS: 
Demands for Grants, 1956-57-Tra-

vancore-Cochin: 
Vol. V, 8266, 8290, 8300-01, 

8314-47, 8348-49. 
Motions to reduce the Demand: 

Conditions of the work 01 the 
.taft of the municipalities. 

Vol. V, 8301, 8314-46. 
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CIVIL-WORKS: cOfltd. 
Demands f~ Grants 1~56-57-

Travancore·Cochin: contd. 
Motions to reduce the demands: 

eontd. 
Disregard of proposals made 

by municipal councils. 
Vol. V, 8314, 8314-46. 

Failure of Government to dec-
]ere the temporary staff in 
the P.W. Workshops and 
P.W. Department. 

Vol. V, 8300, 8314--46. 
Inefficiency of Executive En-

iineers as a result of which 
Budgetary Grants lapse. 

Vol. V, 8290, 8314-46. 
Interference of Government in 

the day to day administra-
tion of municipalities and 
disregard of the decisions of 
municipal councils. 

Vol. V, 8300, 8314-46. 
Necessity to equate pay scales 

of the staff of municipalities 
to those in corresponding 
posts in Government ser-
vice. 

Vol. V, 8300, 8314-46. 
Necessity to further improve 

the water works, Trivan-
drum and the conditions of 
workers. 

Vol. V, 8290, 8314-46. 
Necessity to place the munici-

pal commissioners under 
the sole control of the 
elected Municipal Chair-
man. 

Vol. V, 8314, 8314-46. 
Policy of giving contracts. 

Vol. V, 8314-46. 
Powers of the municipal com-

missioners and use of such 
powers against decision of 
municipal council. 

Vol. V, 8301, 8314-46. 
Unnecessarily larce number ot 

Executive Engineers in lIer-
vice. 

Vol. V, 8290, 8314-46. 
:Demands for Grants on Account, 

1956-5'7-Travancore-Cochin. 
Vol. III, 3858. 

CLAY: 

Demands for Grants, 1956-57-Tra· 
vancore-Cochin: 
Industries: 

Motion to reduce the Demand:J' 
Lack of proper organisation 

and superintendence which, 
with defective technique, 
makes locally refined-
more costly than imported 
refined China --. 

Vol. V, 8281, 831"-4fJ. 
Scientific Departments: 

Motion to reduce the Demand: 

CLOTH: 

Indifference of the Govern-
ment to utilise the resources 
of refractory -- in the 
Quilon Kundara Region. \ ~J 

Vol. V, 8271, 8314-46.' 

See "Textiles". , 

COAL: 

Demands for Grants, 1956-57: 
Ministr,y of Natural Resources and 

Scientific Rescarch: 
Motion to reduce the Demand: 

Policy pursued in the matter 
of exploitation of Natural 
gas and --
Vol. III, 4557-91, 4594-

4816, 4680-4702. 

Other Organisations under the 
Ministry of Production: 
Motion to reduce the Demand: 

Distribution system of. 
Vol. III, 4422-77, 4479. 4.81 

-4634, .541-53. 

Demands for Grants, 11156-57-Tra-
vancore-Cochin: 
Scientiftc Departments: 

Motions to reduce the Demand: 
Inadequacy of Qploration tor 
--, lignite, and minerala. 

Vol. V, 8271, 8314--i8. 
Lack of plan to exploit lig-

nite in the Warkalan and 
neighbouring places. 

Vol. V, 8272, 8314--48. -----------_ ... __ ... -"--' 
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Demands for Supplementary Grants, 
1955-56: 
Geological Survey: 

Motion to reduce the Demand: 
Working of the department in 

regaTd to exploitation of -
in Hyderabad State and sul-
phur deposits in Kaahmir. .; 

Vol. I, 12'16-82. 
Demands for Supplementary Grants, 

1956-5'1-Railways: 
Ordinary Working Expenaes-

Operation (Fuel): 
Motion to reduce the Demand: 

Need for consumption of more 
oil in place of-

Vol. X, 3404,3405-55. I 

Need for transporting -- to I 
Southern Railway by sea-
cum-rail route that was 
an ticipa ted. 

Vol. X, 3404, 3405-55. 

COAL COMMISSION: 
Demands for Grants, 1956-57: 

Other Organisations under the 
Ministry of Production: 
Motion to reduce the Demand: 

Proposed transfer of a branch 
of - and consequent ef-
fect on the employees. 
Vol. III, 4422-7'1, 4479, 

4481-4534, 4541-53. 

COAL DEVELOPMENT CORPORA-
TION (PRIVATE) LIMITED, NA-
TIONAL: 
Demands for Supplementary Grants, 

1956-57: 
Other Capital Outlay of the Minis-

try of Production: 
Motion to reduce the Demand: 

Working of-
Vol. X, 3201---35. 

COAL MINES: 
Demands for Grants, 1958-57: 

Ministry of Production: 
Motion to reduce the Demand: 

Need for nationalisation of 
lold-mines and collieries. 

Vol. nI, 4422-'17, 4477. 
4481-4534, 4541-53. 

COAL MINES: coned. 
Demanda for Grant., 1956-57: contd. 

Tripura: 
Motion to redllce the Demand: 

Need to conduct proper in-
vestigation in connection 
with -- found near Pech-
arthal in Tripura. . 
Vol. III, 4938-58, 4961-

5028, 5043, 5051-5110, 
5113-28. 

Resolution re Nationalisation of--. 
Vol. IX, 1590-1633. 

Motion re appointment ot high 
power commission on safety in 
coal mines. 

Vol. X, 3860-82. 

COAL MINES LABOUR WELFORE 
FUND RULES: 
S.R.O. making certain amendment. 

to the --, 1949-Laid on the 
Table. 

Vol. X, 2800-01. 

COMMISSIONER' FOR SCHEDULED 
CASTES AND SCHEDULED 
TRIBES: 

Annual Report of -- tor the pe-
riod ended the 31st December, 
1955-Laid on the Table. 

Vol. VIII, 6401. 

COAL MINES PITHED BATH 
RULES: 
S.R.O. making certain amendmentl 

to the --, 1946-Laid on the 
Table. 

Vol X. 2800. 

COAL MINES PROVIDENT FUND: 

Half-an-hour Discussion re --. 
Vol. VIII, 5013-28. 

COAL MINING, INDUSTRIAL COM-
MITTEE ON: 
Summary of proceedings ot the Fifth 

Session (August, 1956) of tbe-
Laid on the Table. 

Vol. IX, sea. 
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COAL STOWING: 
Demands for Supplementary Grants, 

1955-56: 
Miscellaneoup Departments and 

Expenditur,e under the Ministry 
of Production: 
Motion to reduce the Demand:, 

Additional assistance for 
stowing. 

Vol. I, 1275-82. 
Working of coal stowing ope-

rations 
Vol. I, 1276-82. 

COASTAL DEFENCE: 
Demands for Grants, 1956-57: 

Defence Services, l!jf!ective Navy: 
Motion to reduce the Demand: 

Need for co-operation with 
the Fisheries Industries, Co-
operation and other De-
partments of the Union and 
State Governments for hav-
ing second lihes for-

Vol. n, 3180-3243, 3252, 
3253-3314. 

COASTAL TRADE: 
See "Trade, Coastal". 

COCHIN: 
Demands for Grants, 1956-57-Rail-

ways: 
Ordinary Working Expenses-Ad-

ministration: 
Motion to reduce the Demands: 

Grant of island allowances to 
the employees working in 
Willingdon Island. 

Vol. II, 2041-78, 2081, 
208g.:..2133. 

COCHIN PORT: 
Demands for Grants, 1956-57: 

Ministry of Transport: 
Motion to reduce the Demand: 

Failure to make arrange-
ment for a ship-builcling 
base at-

Vol. n, 3460-3516, 3517, 
3520-33. 

Ports and Pilotage: 
Motion to reduce the Demand: 

Attitude in regard to the 
labour in Cochin Port. 

Vol. II. 3460-3416, 3418, 
3420-33. 

CODE OF CIVIL PROCEDURJ: 
(AMENDMENT) BILL: 

(Om'ission of Section 87 B: bll Shri 
M. L. Dwivedi): 

See under "Bill (s) ". .t 

CODE OF CRIMINAL PROCEDU.RE 
(AMENDMENT) BILL, 1956: , 

See under "Bil1(s)". 

CODE OF CRIMINAL PROCEDURE 
(AMENDMENT) BILL: 

(Amendment of Section 435: bll 
Shri Raghunath Singh): 

See under "Bil1(s)". 

COFFEE INDUS'l'RY: " 

Plantation Inquiry Commission's Re-
port on-Laid on the Table. 

Vol. IX, 488. 

COFFEE MARKET EXPANSION ACT 
1942: 
Notifications together with an ex-

planatory note issued under-Laid 
on the Table. 

Vol. X. 2799-2800. 

COFFEE RULES, 1955: 
Amendment to-Laid on the Table. 

Vol. I. 849. 
Vol. II, 1567. 

Vol. VII, 2228. 
Vol. IX, •. 

Vol. X. 2121. 

com BOARD: 
Half yearly Report on activities of 
-- and working of Coir Indus-
try Act for the periOd endinl 
30th September, 1955-Laid on 
the Table. 

Vol. IV. 582'1. 

Report on activities of -- LaId OR 
file Table. 

Vel. VIII, 3 •. 
Second Annual Report ot the--

tOr the period ending 31st MaieIl, 
HI56 -- Laid on the Table. 

VoL VII. 3'184. 
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COIR BOARD: contd. 
Statement of Receipts and Expendi-

ture of the -- Ernakulam for 
the year 1954-55- Laid on the 
Table. 

Vol. X, 2327. 

com INDUSTRY: 
Demands for Grants, 1956-57-Tra-

vancore-Cochin: 
Co-operation: 

Motion to reduce the Demand: 
Failure to enforce the mini-

mum wages fixed for --. 
Vol. V, 8279, 8314--48. 

Industries: 
Motions to reduce the Demand: 

Failure of Government in re-
gard to the prevention of 
exploitation of coir workers 
and small scale manufac-
turers. 

Vol. V, 8309, 8314-46. 
Failure of Government to 

conduct proper research 
Into the possible uses of the 
wast.e in coir manufacture. 

Vol. V, 8310, 8314--46. 
Failure of Government to give 

adequate assistance to small 
producers in the --. 

Vo1. V, 8309, 8314-48. 
Failure of Government to 

haVe a systematic and com-
plete survey of the condi-
tion of workers in -- and 
those working in dependent 
and ancillary industries. 

Vol. V, 8310, 8314-46. 
Failure of Government to 

properly re-organise the 
-- of the State. 

Vol. V, 8309, 8314--46. 
Necessity to control the prices 

of raw and rhetted husks 
in the --. 

Vol. V, 8311, 8314-46. 

Labour and Miscellaneous: 
Motion to reduce the Demand: 

Failure to enforce the mini-
mum wages in the -, 

Vol. V, 8313, 831"-46. 

COLLEGES: 

See "Educational In.titutiOIll." 

COLOMBO PLAN: 

Agreement on the Canada-India 
Colombo Plan Atomic Reactor 
Project and messages excbange4 
between the Prime Ministen of 
Canada and India and statement 
thereon-Laid on the Table. 

Vol. V, 771 •. 

COLONIALISM: 

President's address: 
Colonial rule in Africa, Gold 
Coast and Malaya. 

Vol. I, II. 
(In Hindi) 4. 

COMMANDO UNITS: 

Demands for Grants, 19116-57: 
Ministry of Defence: 

Motion to reduce the Demand: 
Need fOr organising specialist 

troops for arduous tub 
like ine -- in other 
countries. 

Vol. II, 3180-3243, 
3253-3314. 

COMMERCE AND INDUSTRY, 
MINISTRY OF: 

Demands for Grants, 1956-57: 
Vol. III, 11194, 11195-15220, 

5223-32, 5237-5303, 
11366-86. 

Motions to reduce the Demand: 
Danger to national economy 

en account of increased in-
vestment of foreign capital 
in Indian industries. 

Vol. III, 5194, 5195-5218, 
5223-32, 5237-11303, 

5366-85. 

Failure of the Government to 
take necessary action 
against 1he concerned 
authorities responsible for 
overpayment of Rs. 15 lakh 
in connection with the pur-
chase of l share of Raja of 
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COMMERCE AND INDUSTRY, 
MINISTRY OF: contel. 
Demands for Grants 1956-57: contd. 

Motion to reduce the Demand: 
contd. 

Sirmur in the Nahan Foun-
dry. 

Vol. III, 5194, 5195-5217, 
5219, 5223-32, 5237-5303, 

5388-85. 
Inefficiency in implementing 

effectively the various in-
austrial schemes in the 
country. 

Vol. III, 5194, 519~218, 
5223--32, 5237-5303, 

5386-85. 
Need for giving protection to 

indigenous belting industry 
against competition from 
foreign firms. 

Vol. ru, 5194, 5195-5218, 
5223--32, 5237-5303, 

5386-85. 
}ieed tor revision of the 

rationalisation policy in 
jute industry. 

Vol. 111, 5194, 5195-5218, 
5223-32, 5237-5303, 

5366-85. 
Need for taking steps to in-

crease export of shellac. 
Vol. Ill, 5'194, 5195-5218, 

5223-32, 5237-5303, 
5866-85. 

Need of assistance to the 
brass metal industry. 

Vol. III, 5194, 5UI5-5217, 
5219, 5223--32, 5237-5303, 

5366-85. 
Need of ensuring supply of 

'sh4nk/u' to persons en-
ga«ed in the conch industry. 

Vol. III, 5194, 5195-5217, 
5220, 52a3-32, 5237-5303, 

5368-85. 
Need ot &reater assistance to 

smaller engineering indus-
tries in West Bengal. 

Vol. Ill, 5194, 5195--5217, 
5220, -'223--32, 5237-5303, 

5366--85. 
Need ot impolinr certain con-

ditions on the ownen of 

COMMERCE AND INDUSTRY. 
MINISTRY OF: contd. 
Demand for Grants 1956-57: contd. 

Motion to reduce the Demand: 
contd. 

jute mills which grant 
loans for modernisation. 

Vol. Ill, 5194. 5195-5217, 
5220, 5223-32, 5237-5303, 

5366--415. 
Need of taking more effective 

steps to enable the actual 
handloom weavers to get 
tile benefit of the Cess 
Fund. 

Vol. III, 5194, 5195--5217, 
5219, fi'Z23-32, 5237-5303, 

5366-85. 
Price of raw jute. 

Vol. In, 5194, 5195--5217. 
5219, 5223--32, 5237-5303, 

5366-85. 

Problem of horn goods indus-
try. 

Vol. III, 5194, 5195-5217, 
5219, 5223-32, 5237-5303, 

5366--85. 
Procedure of sale of article!; 

manufactured in Nahan 
Foundry and all other Gov-
ernment concerns under 
the Ministry. 

Vol. III, 5194, 5195-5217, 
5219, 5223-32, 5237-5303, 

536{)-.8S. 
Textile licensing policy of the 

Government. 
Vol. III, S194, 5195-5218. 

5223--32, 5237-5303, 
536{)-.85. 

Unsatisfactory working of the 
Nahan Foundry. 

Vol. III, 5194, 5195-5217, 
5219, 5223-32, 5237-5303, 

5366-85. 
Demands fOr Grants on Account, 

1'56-57. 
Vol. II, 2219-20. 

Demands for Supplementary Grants, 
1955-56. 

Vol. I, 1215-24. 
Motion to reduce tbeDemand: 

Expenses on deputations to 1I1e 
exhibitions. 

Vol. I, 12U-Z". 
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COMMERCE AND INDUSTRY, 
MINISTRY OF: contd. 
Demands. for Supplementary Grants 

1955-56-contd. 
Motion to reduce the Demand: 

contd. 
Introduction of metric system 

of weights and measures. 
Vol. I. 1217-24. 

Markets for small scale pro-
ducts. 

Vol. I, 1217-24. 
Replacement of typewriters. 

Vol. I, 1215-24. 
COMMERCIAL CROPS: 

Demands for Grants. 1956-57: 
Ministry of Food and Agriculture: 

Motion to reduce the Demand. 
Policy towards price of -. 

Vol. III. 4704-05, 4706-30, 
4733, 4743--4819. 

COMMERCIAL INTELLIGENCE AND 
STATISTICS: 

'. 

Demands for Excess Grants, 1951-
52. 

Vol. VII, 3920, 3922-5a. 
Dtomands for Grants. 1956-57: 

Vol. III, 5194-5217, 5223-32, 
5237-5303, 5366-88. 

Demands for Grants on Account, 
]956-57. 

Vol. II. 2219, 2220. 
Demands for Supplementary Grants, 

19515-56: 
/' Vol. I, 1239. 
COMMISSIONER FOR SCHEDULED 

CASTES AND SCHEDULED 
TRIBES: 
Annual. Report of. for the period 

ended the 31st December, 1955-
Laid on the Table. \ 

Vol. VIn, 6401. 
Demands for Grants, 1956-57: 

Ministry of Home Affairs: 
Motion to reduce the Demand. 

Need to give more powers to 
the Commissioner and the 
Regional Assistant Com-
missioners for Scheduled 
Castes and Scheduled 
Tribe •. 

Vol. III, 4938-58, 4961-15028, 
5030. 505J-5JI0, 51]3-28. 

--_ .. _-- -. 
COMMISSIONER FOR SCHEDULED 

CASTES AND SCHEDULED 
TRIBES: contd. 
Demands for Grants 1956-57-contd. 

Miscellaneous Department and 
Expenditure under the Ministry 
of Home Affairs: 
Motion to reduce the Demand: 

Mismanagement ia the De-
partment of --. 

Vol. III, 4938-58, 4961-5028. 
5050, 5051-5110. 5113-28. 

COMMITTEE (S), PARLIAMEN-
TARY: 
Business Advisory Committee: 

Motion re Thirty-ftrRt Report 
(Adopted.) 

Vol.. I, 290. 
Motion re Thirty-second Report 

(Adopted.) 
Vol. IV. 5627-36. 

MoHon re Thirty-third Report 
(Adopted.) 

Vol. IV, 6049-51. 
Motion re Thirty-fourth Report 

(Adopted.) 
Vol. V, 7722-21. 

Motion re Thirty-fifth Report and 
recommending to RajY8 Sabb. 
to Join the Committees on the 
Second Five Year Plan. 

(Adopted). 
Vol. V, 7986-93. 

Motion re Thirty-~ixth Report. 
(Adopted) 

Vol. V. 7993. 

Motion re Thirty-seventh Report. 
(AdOPted). 

Vol. V, 9575-7D. 

Motion re Thirty-eighth Report. 
(Adopted) . 

Vol. VI, 493-94. 626-33. 

Motion re Thirty-ninth Report. 
(Adopted). 

Vol. VII, 30aD. 

Motiol} re Fortieth Report. 
Vol. VIII. 4708-011. 

Motion re Forty.-flrst Report. 
Vol. VItI, 5186. 

Motion re Forty-second report. 
(Adopted). 

Vol. IX, 270. 
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COMMlTl'EE(S), PARLIAMENT- COMMITTEE(S), PARLIAMENT-

ARY: con.tcL ARY: con.td. 
Business Advisory Committee: Business Advisory Committee: 

con.td. contd. 
Motion re Forty-third Report. 

(Adopted). 
Vol. IX, 1001. 

Motion re Forty-fourth Report. 
(Adopted). 

Vol. X, 2072-73. 
Motion re Forty-fifth Report. 

(Adopted). 
Vol. X, 2645-40. 

Motion re Forty-sixth Report. 
(Adopted). 

Vol. X, 3128-30. 
Motion re Forty-seventh Report. 

(Adopted). 

Presentation 
Report. 

Presentation 
Repott. 

Presentation 
Report. 

Presentation 
Report. 

Vol. X, 3713-14. 
of 11Urty-ftrst 

Vol. I, 155. 
of Thirty-second 

Vol. III, 5501. 
of Thirty-third 

Vol. IV, 6035. 

of Thirty-fourth 

Vol. IV, 7389. 
Presentation of Thirty-fifth and 

Thirty-sixth Report. 
Vol. V, 7719. 

Presentation of Thirty-seventh 
Report. 

Vol. V, 9412. 
Presentation of 'lbirty-eighth 

Report. 
Vol. VI, 248. 

Presentation ot Thirty-ninth 
Report. 

Vol. VII. 27M. 
Presentation of Fortieth Report. 

Vol. vn, 4395. 
Preaentation of Forty-first Report. , ' 
Presentation 

Report. 

Vol. VIII. 5031. 
of Forty-second 

Vol. IX, 125. 

Presentation ot Forty-third 
Report. 

Vol. IX, 853. ." 
Presentation of Forty-fourth 

Report. 
Vol. IX, 1903. 

Presentation of Forty-fifth Report. 
Vol. X, 2328. 

Presentation of Forty-sixth 
Report. 

Vol. IX, 2946. 
Presentation of Forty-seventh 

Report. 
Vol. X. 367'7. 

Business of the House: 
Committee meetings when Lok 

Sabha is sitting. 
Vol. VI, 381-6:&. 

Committee 'A' on the !'econd ftve 
year plan: 

Synopsis of proceeding os Com-
mittee 'A' on the second Five 
Year Plan-Laid on the 
Table. 

Vol. V, 9235. 

Committee 'C' on five year plan: 
Proceedings and Synopsis-

Laid on the Table. 
Vol. VI, 826. 

Committee on Absence of Member~ 
trom the sittings of the House: 
Minutes ot Fourteenth 8ittinl-

Laid on the Table. 
Vol. II, 2529. 

Minutes of Fifteenth to Seven-
teenth sittings -- Laid on the 
Table. 

Vol. V, 10028. 
Minutes of seventeenth to nine-

teenth meetings -Laid on 
the Table. 

Vol. VIII. 6980-81. 
Minutes of twentieth and twenty-

first sittings- Laid on the Table. 
Vol. X, 3534. 

Motion re Eighteenth Report. 
(Adopted). 

Vol. IX, 1789-1805. 
-.--. "-'-.' __ 0_,, __ ,_,,-,-, __ .. _~~. __ .. _. _______ .~ _________ . 



.-

'I-~ 

TWELFTH TO FOURTEENTII SESSIONS, 1956 

COMMITTEE (S), PARLlAMENT-
ARY: contd. 
Committee on Absence of Members 

from the sittings of the House: 
contd. 
Presentation of Thirteenth 

Report. 
Vol. II, 2789. 

Presentation of Fourteenth 
Report. 

Vol. IV, 7390. 

Presentation of Fifteenth Report. 
Vol. V, 9870. 

Presentation of Sixteenth Report. 
Vol. VI, 1119-20. 

Presentation of Seventeenth 
Report. 

Vol. VIII, 6617-18. 
Presentation of . Eighteenth 

Report. 
Vol. tx, 1660. 

Presen ta tion of Nineteenth 
Report. 

Vol. X. 3333. 
Committee on Assurances: 

Presentation of Third Report. 
Vol. X, 4222. 

Committee on Petitions: 
Presentation of Eighth Report. 

Vol. II, 2789. 
Presentation of Ninth Report. 

Vol. V, 10029. 
Presentation of Tenth Report. 

Vol. VIII, 6981. 
Presentation of Eleventh Report. 

Vol. X, 3710. 
Committee on Private Members 

Bills and Resolutions: 
Minutes of Forty-seventh to Forty-

ninth sittings-Laid on the 
Table. 

Vel V, 9713. 
Minutes of Sixtieth to Sixty-sixth 

sittings-Laid on the Table. 
Vol. VIII, 6399. 

Minutes of the Sixty-seventh to 
Seventy-second sittings held 
during the Fourteenth Session. 
1956-Laid on the Table. 

Vol. X, 3707. 

I 
I , , 

I 

COMMITTEE (S), 
ARY: contd. 

PARLIAMENT-

Committee on Private Members' 
Bills and Resolutions: contd. 
Motion re Forty-third Report 

(Adopted, as amended.) 
Vol. I, 102-06. 

Motion Te Forty-fourth Report 
(Adopted) . 

Vol. I, 908-09. 

Motion Te Forty-fifth Report 
(Adopted). 

Vol. I. 1402-03. 

Motion re Forty-sixth Report 
(Adopted). 

Vol. II, 2856. 
Motion Te Forty-seventh Report 

(Adopted). 
VoL II, 3535-36. 

Motion Tf! Forty-eighth Report 
(Adopted). 

Vol. III, 3957. 
Motion Te Forty-ninth Report 

(Adopted). 
Vol. III, 5303-04. 

Motion re Fiftieth Report. 
(Adopted) . 

Vol. IV, 5832-33. 

Motion Te Fifty-first Report.. 
(Adopted). 

Vol. IV, 6616-17. 

Motion re Fifty-second Report. 
(Adopted). 

Vol. V, 8075-76. 
Motion re Fifty-third Report 

(Adopted) . 
Vol. V, 8906-07. 

Motion re Fifty-fourth Report 
(Adopted). 

Motion re 
(Adopted). 

Vol. V, 9501-02. 
Fifty-fifth Report 

Vol. VI, 419. 
Motion re Fifty-sixth Report 

(Adopted). 
Vol. VI, 1197-1211. 

Motion Te Fifty-eighth Report 
(Adopted) . 

Vol. vn, 3702. 
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COMMITI'EE (S) , 
ARY: contd. 

PARLIAMENT-

Committee on Private Members' 
Bills and Resolutions: contd. 
Motion re Fifty-seventh Report 

(Adopted). 
Vol. VI, 2158. 

Motion re Fifty-ninth Report 
(Adopted). 

Vol. VII, 4328-29. 
Motion re Sixtieth Report. 

Vol. VIII, 5114-15. 

Motion Te Sixty-first Report 
(Adopted) . 

Vol. VIII, 6169-70. 

Motion re Sixty-second Report 
(Adopted). 

Vol. IX, 303. 

Motion re Sixty-third Report 
(Adopted). 

Vol. IX, 913-14. 

Motion re Sixty-fourth Report 
(Adopted). 

Vol. IX, 1589. 

Motion re Sixty-fifth Report. 
(Adopted). 

Vol. X, 2132-33. 

Motion re Sixty-sixth Report. 
(Adopted). 

Vol. X, 3052. 

Motion re Sixty-seventh Report. 
(Adopted). 

Vol. X. 4004. 

Nomination of Shri Jaipal Singh 
and B. Ramaehandra Reddi. 

Presentation 
Report. 

Pre1'-entation 
Report. 

Presentation 
Report. 

Prt!se,ntation 
Report. 

Vol. IX, 126. 

of Forty-third 

Vol. I, 44. 

of Forty-fourth 

Vol. I, 576. 
of Forty-fifth 

Vol. I, 1085. 

of Forty-sixth 

Vol. II, 2530. 

COMMIT1'EE (S) , 
ARY: contd. 

PARLIAMENT-

Committee on Private Members' 
Bills and Resolutions: contd. 
Presentation of Forty-seventh 

Report. 
Vol. II, 3177. 

Presentation of Forty-eighth 
Report. 

Vol. Ill, 3597. 
Presentation of Forty-ninth 

Report. 
Vol. III, 4961. 

Presentation of Fiftieth Report. 
Vol. IV, 5628. 

Presentation of Fifty-first Report. 

Presentation of 
Report. 

Vol. IV, 8298. 
Fifty-second .', 

Vo]. V, 7720. 
Presentation 

Report. 
of Fifty-third 

Vol. V, 8501. 
Presentatlon of Fifty-fourth 

Report. 
Vol. V, 9255. 

Presentation of Fifty-ftlth Report. 

Presentation 
Report. 

of 
Vol. VI, 248. 

Fifty-sixth 

Vol. VI, 811. 
Presentation of Fifty-seventh 

Report. 
Vol. VI, 1706. 

Presentation of Fifty-eighth 
Report. 

Presentation 
Report. 

of 
Vol. vn, 3264. 

Fifty-ninth 

Vol. VII, 3916. 
Presentation of Sixtieth Report. 

Vol. VIII, 4703. 

Presentation of Sixty-first Report. 

Presen tation 
Report. 

Presentation 
Report. 

Vol. VIII, 5486. 

of Sixty-third 

Vol. IX, 607. 

of Sixty-fourth 

Vol. IX, 1278. 
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CQMMlTTEE(S), PARLIAMENT-

AaY: contI!. 
Committee on Private Members' 

Bills and Resolutions: contd. 
Presentation of . Sixty-fifth 

Report. 

Presentation 
Report. 

Presentation of 
Report. 

VoL X, 2054. 
of SixtY-sixth 

Vol. X, 26«' 
Sixty-seventh 

Vol. X, 3535. 
Committee on Subordinate Lecisla-

tion: 
Presentation of Fourth Report. 

VoL V, 8138. 
Presentation of Fifth Report. 

VoL VII, 3086. 
Presentation of Sixth Report. 

Vol. X, 4086. 
Estimates Committee: 

Motion re election to Estimates 
Committee. 

Vol. V, 7984-85. 
Presentation ot Minutes, (1954-

55) I Vol. 4, No.2. 
Vol. IV, 7390. 

Presentation ot Minutes 0955-
56), Vol. V, No.1. 

Vol. VI, 977. 
Presentation of Minutes (1955-

56), Vol. V, Nos. 2 and 3. • 
VoL"" VI, 1'108. 

Presentation of Minutes 0955-
58), Vol. V, Nos. 4: and 5. 

Vol. VII, 2375. 
Presentation of Minutes (1955-

56), Vol. V, No. '1. 
Vol. VII, 2,.65. 

Presentation of Nineteenth Report. 
Vol. I, 446. 

Presentation of Twentieth Report. 

Presentation 
Report. 

lOG (Ai) LSD--9. 

of 
Vol. I, 974. 

Twenty-first 

Vol. I, 1211. 

COMMITTEE(S), PARLIAMENT-
ARY: contd. 
Estimates Committee: contd. 

Presentation of Twenty-second 
Report. 

Vol. VII, 2915. 
Presentation of Twenty-third 

Report. 

Presentation 
Report. 

Presentation 
Report. 

Presentation 
Report. 

Presentation 
Report. 

Vol. II, 2781. 
of Twenty-fourth 

Vol. nI, .4538. 
of Twenty-fifth 

Vol. IV, 6423. 
of Twenty-sixth 

Vol. IV, 6888. 
of Twenty-seventh 

Vol. V, 8821. 
Presentation of Twenty-eighth 

Report. 

Presentation 
Report. 

Vol. V, 8988. 
of Twenty-ninth 

Vol. V, 9571. 
Presentation of Thirtieth Report. 

Vol. V, 9571. 
Presentation of Thirty-first Report. 

Vol. V, a714. 
Presentation of Thirty-second 

Report. 

Presentation 
Report. 

Presentation 
R.eport. 

Presentation 
Report. 

Presentation 
Report. 

Presentation 
Report. 

Presentation 
RePort. 

Vol. V, 9870. 
of Thirty-third 

Vol. V, 10028. 
of Thirty-fourth 

Vol. X. 2952. 
of Thirty-fiftll 

Vol. X, 38~. 
of Thirty-sixtb. 

Vol. X, 389'1. 
of Thirty-seventh. 

Vol. X, 389'1. 
of Thirty-eighth 

Vol. X, 35311 . 
. _---_. __ .. _--
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COMMITTEE(S), PARLIAMENT-

• 

ARY: contd. 
Estimates Committee: contd. 

Presentation of Thirty-ninth 
Report. 

Vol. X, 4086. 

Presentation of Fortieth Report 
Vol. X, 3897. 

Presentation of Forty-first Report. 
Vol. X, 4086. 

Presen ta tion of Forty-second 
Report. 

Vol. X, 4086. 
Presen ta tion of Forty-third 

Report. 
Vol. X, 4086. 

Public Accounts Committee: 
Message from Rajya Sabha con-

curring in the recommendation 
of Lok Sabha to nominate seven 
members from the Rajya Sabha 
to associate with the Public 
Accounts Committee of the Lok 
Sabha for the year, 1956-57. 

Vol. V, 8828. 
Motion re association of Members 

of Rajya Sabha with Public 
Accounts Committee. 

Vol. V, 7985-86. 
Motion re election to Public 

Accounts Committee. 
Vol. V, 7985. 

Vol. VIII, 4542-43. 
Presentation of Sixteenth Report. 

Presentation 
Report. 

of 
Vol. V. 9870. 
Seventeenth 

Vol. VI, 1257. 
Presentation of Eighteenth Report 

on the Audit Reports on the 
accounts of Damodar Valley 
Corporation for the years 1952-
53 and 1953-54. 

Vol. VII, 3414. 
Presentation of Nineteenth Report. 

Vol. vm, 6794. 
Presentation of Twentieth Report. 

Vol. VIII, 6080. 
Prasentation of Twenty-tlrst 

Report. 
Vol. IX. 1522. 

COMMITI'EE (S) , 
ARY: contd. 
Rules Committee: 

PARLIAMENT-

Second Report, preseptation of. 
Vol. IV, 5751. 

Third Report, motion re (Adopt-, 
ed). 

Vol. IV, 6423-55. 
Third Report, presentation of. 

Vol. IV, 8322. 
Fourth Report-Laid on the Table. 

Vol. V, 8838. 
Fifth Report-Laid on the Table. 

Vol. VD, 3414. 
Sixth Report-Laid on the Table. 

Vol. X, 3109. 
Seven th Report-Laid 

Table. 
on the" 

Vol. X. 4030. 
Seventh Report, motion re (Adop-

ted): 

Vol. X, 4088. 
Minutes of the sitting of the Com-

mittee h~ld on the 15th April, 
1950-Lald on the Table. 

Vol. V. 10028. 
Minutes of nineteen sittings of the 

Committee held during the 
period 1951 to May, 1956-Laiti 
on the Table. 

Vol. V, 10028. 
Minutes of the sitting held on the 

7th August, 1956-Laid on the 
Table. 

Vol. VII, 3915. 
Minutes of the sittin,s held on the 

13th, 14th and 21st December 
1956-Laid on the Table. ' 

Vol. X, 4079. 

COMMONWEALTH OF NATIONS: 

Demands for Grants, 1956-57: 
External Affairs: 

Motion to reduce the Demand: 
Consequences and implica-

tions of our association with 
the --. 
Vol. III, 3600-86, 3887, 

3689-3708, 3720-e3, 
3764-75. 
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COMMONWEALTH' PRIMI: MINIS-
TERS' CONFERENCE: 

Prime Minister's statement on --
and his visit abrGlad. 

Vol. VI, 1556-63. 

COMMUNICATIONS (INCLUDING 
NATIONAL HIGHWAYS): 
Demand(s) for Grant(s), 1956-57. 

Vol. II, 3459, 3460-3516, 3511, 
3520-33, 3534. 

Motion to reduce the Demand: 
Delay in constructing the 

bridge at Aroor, Mukkam 
and Alwaye in Travancore-
Cochin. 

Vol. II, 3460-3516, 
~ . 3519, 3520-33. 

Need for construction of 
bridges over all major 
rivers connecting highways. 

Vol. 3460-3516, 3519, 
3520-33. 

Lighthouses and Lightships: 
Motion to reduce the Demand: 

Lack of proper -- in the 
coastal regions to help sea-
going craft. 

Vol. II, 3460-3516, 3519, 
3520-33. 

Demands for Grants on Account, 
1956-57. 

Vol. 11, 2219, 2236. 

Demands for Grants, 1956-57-Rail-
ways: 
Ordinary Working Expenses-

Repairs and Maintenance: 
Motion to reduce the Demand: 

Necessity of improving the 
-- system in Indian Rail-
ways. 

Vol. II, 2041-78, 2085, 2089-
2133. 

Demands for Grants, 1956-57-
Travancore-Cochin: 
Agriculture: 

Motion to reduce the Demand: 
Failure of Government to 

have a system of coastal 
-- etc., to give timely 
warning to fishermen. 

Vol. V, 8279, 8314-46. 

COMMUNICATIONS, MINISTRY OF: 

Demands for Grants, 1956-57. 
Vol. II, 3321-3452. 

Motions to reduce the Demand: 
Conditions of service of the 

postal staff. 
Vol. II, 3325-85, 3396-

3449. 

Failure to construct a new 
post office building at 
Golghar or Gandhi Park ill 
Gorakhpur city. 
Vol. II, 3325-85, 3388, 

3396-3449. 
Failure to open branch post. 

offices in villages Dhekhai, 
Banspaar, Gaura, Samdu-
arwa Jarar, Pancira Bazar, 
Khutha Bazar, Bagapar, 
Nadua Bazar, Gopala, 
Rajwal, Mithaura Bazar in 
Tehsil Maharaj Ganj of 
Gorakhpur District, Uttar 
Pradesh. 
Vol. II, 3325-85, 3386, 

3396-3449. 
Failure to open sub-post 

office in village Katahri 
Bazar in P. S. Nichlaul of 
the Gorakhpur District, 
Uttar Pradesh. 
Vol. II, 3325-85, 3386, 

3396-3449. 
Failure to open telegraph, 

telephone and post offices in 
the rural areas in ·sufficient 
numbers in Gorakhpur, 
Basti and Deoria Districts in 
Uttar Pradesh. 
Vol. II, 3325-85, 3387, 

3396--3449. 

Failure to open telephone 
public call oft\ces in 
Nautanwa Bazar, Anand-
nagar, Bridgeman Ganj, 
Lachmipur Bazar, Cam-
pier Ganj, Peppe Ganj, 
Pane ira Bazar, Kutha Bazar, 
Partaval Bazar, PatiI Nagar, 
Nichlaul, Dungroopur Bazar, 
Bhitanli and Mithaura 
Bazar in the Gorakhpur 
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COMMUNICATIONS, MINISTRY OF: 
contd. 
Demands for Grants, 1956-57: contd. 

Motion to reduce the Demand-
contd. 

District, Uttar Pradesh. 
Vol. II, 3325-85, 3387, 

3398-3449. 

Failure to open .village post 
offices in Naurangia Tin-
barciha Bazar, Ram Nagar, 
Jatha Bazar, Nantar Jangal, 
Kinuerpati, Marar, Build-
walia, Khuthai Slswania, 
Deotataha, Siswa Goeti, 
Niboa and Pandrri Bazar in 
the Deoria District of Uttar 
Pradesh. 
Vol. II, 3325-85, 3386, 

3398-3449. 
Failure to provide a telegraph 

oftlce in Chitannl in the 
Deoda District Uttar Pra-
desh. 
VAl. II, 3325-85, 3386, 

3396-3449. 
Frequency of air accidents. 

Vol. II, 3325-85, 339fJ...:.. 
3449. 

Lack of staff quarters for 
postal staff all over the 
country. 
Vol. II, 3325-85, 3386, 

3396-3449. 
Need to open a telephone 

public call offtce at Jayan-
kodam in Tiruchi District, 
Madras State. 

Vol. II, 3325-85, 3389, 
3396-3449. 

Need to re-open the telepbone 
public call office at Peram-
balur in Tiruchi District, 
Madrars State. 
Vol. II, 3325-85, 3387, 

3396-3449. 

Demands for Grants on Account, 
1956-57. 
I' Vol. II, 2219, 2220. 

Demands for Supplementary Grants, 
1955-56. 

Vol. I, 1239-44. 

COMMUNITY DEVELOPMENT PRO-
JECTS: 
Demands for Grants, 1956-57: 

Defence Services, Eifective-
Army: 
Motion to reduce the Demand:' 

Importance of maintaining 
continuity in Lok Bah.yak 
Sena training by organizing 
appropriate squads through 
the Community Project Ad-
ministrations or otherwise. 
Vol. II, 3180-3243, 3247, 

3253-3313. 
Miscellaneous Departments and 

other Expenditure under the 
Ministry of Finance: 
Motion to reduce the Demand:., 

Ineffective implementation of 
scheme under Community 
Projects, Community Deve-
lopment Blocks and National 
Extension Service. 
Vol. III, 5488-98, 5504-39, 

5541-5602. 
Demands for Grants, 1956-57-

Travancore-Cochin: 
Vol. V, 8267, 8290, 8301, 8314-

46, 8349, 8354. 
Motions to reduce the Demand: 

Failure of Government to. 
include any scheme in 
National Extension Service 
and Community Project in 
Nedumangad and Chirayin-
kil Taluks. 

Vol .V, 8301, 8314-46. 
P'unctionlnl of the Commu-

nity Projects: 
Vol. V, 8290, 8314--46. 

Demands for Grants on Account 
1956-57-Travancore-Cochin. ' 

President's Address: 
Vol. III, 3858-59. 

Community Development Project. 
and National Extension Service. 

Vol. I, 7-8, 15-16. 
Resolution' re appointment of a 

eommittee to examine -- and 
National Extension Service Sche-
meso 

Vol. 1, 1403-54. 
COMMUTED VALUE OF PENSIONS~ 

See i'Pensions, Commuted Value of". 
--.-_._------- " "-----------------------------
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COMPANIES ACT, 1956: 

Demands for Grants, 1956-57: 
Ministry of Finance: 

Motion to reduce the Demand: 
Practical difficulties in 

, Administration of the --. 
Vol. III, 5488-98, 5504-39, 

5540, 5541-5602. 
Draft notification under --, Laid 

on the Table. 
Vol. IX, 607. 

COMPANIES BILL, 1953: 
See under "Bill(s)". 

COMPANIES (CENTRAL GOVERN-
MENT'S) GENERAL RULES AND 
FORMS, 1956: , . 
Notification making amendments to 

the -- Laid on the Table. 
Vol. IX, 1121. 

COMPENSATION: 
Amendment to Displaced Persons 

(Compensation and Rehabilita-
tion) Rules-Laid on the Table. 

VoL VIII, 6793. 

Demands for Grants, 1956-57: 
Agriculture: 

Motion to reduce the demand: 
Failure to pay -- to peasants 

whose lands were acquired 
by the Union over two years 
ago for the Intikheri Farm, 
Bhopal. 
Vol. III. 4704, 4705, 4706-30, 

4739. 4743-4819. 
Expenditure on Displaced Per-

Ions: 
Motion to reduce the Demand: 

Need for paying -- to dis-
placed persons before 1957 
for immovable property. 

Vol. III. 3870, 3871-35116, 
3918. 3919-57, 4014-94. 

Ministry of Natural Resources and 
Scientific Research: 
Motion to reduce the Demand: 

Payment of inadequate -- to 
persons of Ramnagar area 
in Ararobag Subdivision in 
district of Hoolhly due to 
damage caused in course of 

COMPENSATION: contd. 
Demands for Grants, 1956-57: contd. 

Ministry of Natural Resources and 
Scient.ific Research: contd. 

Motion to reduce the Demand: 
contd. 

seismic refraction S\Jl"Vey by 
Stanvac Project. 
Vol. III, 4557-90, 4592, 

4594-4616, 4680-4702. 
Demand!! for Grants, 1956-57-

Travancore-Cochin: 
Agriculture: 

Motion to reduce the Demand: 
InadequatE" measures to pro-

vide -- to fishermen for 
loss of life and property jn 
storms. 

Vol. V. 8279, 8314-46. 
Demands for SupplementAry Grants, 

1956-57-Railways: 
Ordinary Working Expenqes-Mis-

cellaneous Expenses. 
Motion to reduce the Demand: 

Details of additional --
regarding Mehboobnagar 
and Ariyalur railway acci-
dents. 

Vol. X, 3405-55. 
Question of -- regarding 

railway accidents near 
Mehboobnagar on Central 
Railway and Ariyalur on 
Southern Railway. 

Vol. X. 3404, 3405-55. 
Motion re Displaced Persons (Com-

pensation and Rehabilitation Rules. 
Vol. VII. 3205-GO. 

COMPENSATORY ALLOWANCE: 
See "Pay and Allowances". 

CONCH INDUSTRY: 
Demands for Grants. 1956-57: 

Ministry of Commerce and Indus- ' 
try: 
Motion to reduce the Demand: 

Need of ensuring supply of 
.thankhs to persons engag-
ed in the --. 
Vol. III. 5194, 5195-5217, 

5220, 5223-32. 5237-5303, 
536th85. 

CONSOLIDATION OF LAND HOLD-
INGS: 
See ''Land Holdings, ConaolldaUoD 

of". 
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II CONSTRUCTION OF NEW LINES-
CAPITAL AND DEPRECIATION 
RESERVE FUND: 

CONSTITUTION (AMENDMENT) 
BILL (AMENDMENT OF ARTI-
CLES, 37, 291 AND 314 BY SHRI 
K. K. BASU). 
See under "Bill (s)". 

CONSTITUTION (AMENDMENT) 
BILL (AMENDMENT OF ARTI-
CLE 107 BY SHRI RAGHUNATH 
SINGH): 
See under "Bill(s)". 

CONSTITUTION (AMENDMENT OF 
THE SIXTH SCHEDULE) BILL 
(BY SHRIMATI KHONGMEN): 
See under "Bill (8)". 

CONSTITUTION (FIFTH AMEND-
MENT) BILL, 1955: 

See under "Bill(s)". 

CONSTITUTION (SIXTH AMEND-
MENT) BILL: 
See under "Bill(s)". 

CONSTITUTION (S EVE NTH 
AMENDMENT) BILL: 
See under "Bill (s)". 

CONSTITUTION (NINTH AMEND-
MENT) BILL: 
Petition on --, as reported by 

Joint Committee. 
Vol. VI, 1120. 

See also under "Bill (s) ". 

CONSTITUTION (TENTH AMEND-
MENT) BILL: 
See under "Bill(s)". 

CONSTITUTION OF INDIA: 
Demands for Grants, 1956-57: 

Ministry of Education: 
Motion to reduce the Demand: 

Inadequacy of measures to 
carry out the directive prin-
ciple of the Constitution 
with re,ard to the provision 
tor introduction of :free and 
compulsory primary educa-
tion. 
Vol. III, 5388-5423, 5424, 

5428-82. 
CON'$TRUCTION OF NEW LINli:S: 

Demands for Supplementary Grants, 
1955-56-Railways. 

Vol. II, 2302-45 . 

Demands for Grants, 1956-57-Rail-
ways. 

Vol. II, 1897-1950, 1970-20.0. 
Motion to reduce the Demand: 

Failure to open new line con-
necting Lakshmikantapur to 
Kakdwip. 

Vol. II, 1899-1932'; 1959, 
1970-2040. 

Failure to open new line from 
Santragachi to Arambagh via 
Khanakul and alsG :from Tara-
keswar to Arambagh. 
Vol. a, 1899-1932, IgSO, 

1970-2040. 
Slow progress in the suburbsa 

electrification around Calcutta. 
1899-1932, 1949, 1970-2040. 

Survey of Kazipet-Macher)a-
Nellore line. 

Vol. II, 1899-1932, 1949, 
1970-2040. 

Unserviceable dynamos al\d 
batteries on nearly tour dozen 
coaches on the Western Rail-
ways. 

Vol. II, 1899-1932. 1949, 
1970-2040. 

CONSULATE GENERAL (INDIAN), 
NEW YORK: 
Demands tor Grants, }g56-57: 

External Affairs: 
Motion to reduce the Demand: 

To discuss public ene,stions 
regardin, the work of our 
Consulate General in New 
York. 
Vol. II, 3600-88, S68g, 

3689-3708, 3720--83, 
3764-75. 

CONTRACEPTIVES: 
See "Family Plannin,". 

CONTRACT (S) : 
Demands tor Grants. 1958-57-

Travancore-Cochin: 
Civil Works: 

Motion to reduce the Demand: 
Policy of giving contractl. 

Vol. V. 8314--46. 
. --------------------------
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CO~;~~~TO;-~-~~TH ;J:R~~CJ:---- COOPERATION AND COOPER.i\-TIVE 
SCHEME: SOCIETIES: contd. 

Demands for Grants, 1958-57: 
Other Civil Works: 

Motion to reduce the Demand: 
Ne'ed for application of --

to the work-charged .taft. 
Vol. III, 4357. 

CONTROL OF SHIPPING 
NUANCE) BILL, 1956: 

(CONTI-

Set! under "Bill (I) ". 

CONVICTION OF MEMBERS: 

Arrest and conviction of Shri V. G. 
Deshpande. 

Vol. III, 3865. 

COOPERATION AND COOPERATIVE 
SOCIETIES: 

Demands for Grants, 1956-57: 
Expenditure on Displaced Persons: 

Motion to reduce the Demand: 
Need to cive adequate amount 

of loans to the cooperative 
societies formed by the 
refugees in Tripura. 
Vol. III, 3870, 3871-3918, 

3918, 3919--57, 401'-'94. 
Ministry of Food and Agriculture: 

Motion to reduce the Demand: 
Failure of the Government to 

popularise the co-operative 
movement in India. 
Vol. III, 4704-05, 4706-30, 

4731, 4743-4819. 
Slow progress in development 

of co-operative organisation. 
Vol. III, 4704-05, 4706--30, 

4736. 4743-4819. 
Tripura: 

Motions to reduce the Demand: 
Need to investigate into the 

functioning of co-operative 
societies in Masmara colo-
nies of KaBasahar in 
Tripura. 
Vol. III, 4938-58, 4961-

5028, 5046. 5051--5110, 

Demands for Grants 1956-57-contd. 
Tripura: contd. 

Motion to reduce the Demand: 
contd. 
Need to make a thorouch 

investigation into function-
ing of co-operative Societies 
in colonies. 
Vol. III, 4eU--iS, ~1-

5028, 5044, 5051-5110, 
5113-38. 

Need to stop Government 
hiJh officials from holdine 
ez-officio chairmanships and 
secretaryships of co-opera-
tive societies in Tripura. 
Vol. III, .938-58, 49151-

5028, 5039, 5051-5110, 
5113-28. 

Demands for Grants, 1956-57-
Travancore-Cochin: 
Cooperation. 

Vol. V, 8265, 8279, 8287-88, 
8309, 831~7, 8348. 

Motion to reduce the Demand: 
Corrupt practices in SOme co-

operative societies and the 
failure of Government to 
bring the offenders to con-
sim punishment. 

Vol. V, 8309, 831~6. 
Defective functioning of co-

operative institutes and 
supervising unions. 
. Vol. V, 8288, aSl~6. 

DIsapproval of policy regard-
ing direction and superin-
tendence. 
. Vol. V, 8287, 8314--46. 

Dl~approval of policy regard-ln, grants to cooperative 
societies. 

Vol. V, 8287. 8314--46. 
Failure of Goyernment to 

grant subsidies to deserv-
ing co-operative societies. 

VOl. V, 8309, 8314---fe 
Failure to enforce the mini~ 

mum wages ftxed for coir 
industry. 

Vol. V. 8279, 8314--46. 
Failure to see that co-opera-

tives of handloom weavers 
function properly. 

____ . ______ ~_________________ Vol. V, 8287, 8314-48_ 
-----" .-~-.------.~- --._---. 

~113-28. 



COOPERATION AND COOPERATIVE 
SOCIETIES: contd. 
Demands for Grants, 1956-57-

Travancore-Cochin: contd. 
Cooperation. 

Failure to spend even half of 
the allotment of rupees 
eight lakhs provided for the 
quinquennium of the Plan. 

Vol. V, 8287, 8314-46. 
Inefficient control over co-

operative societies leading 
to defalcations and misap-
propriations going undetect-
ed in many societies. 

Vol. V, 8288, 8314--46. 
Inefficient direction of the 

Department proving detri-
mental to the members of 
the societies. 

Vol. V, 8288, 8314--46. 
Non-utilisation of allotment 

made in the Budget for 
1955-56 for the Department 
of Co-operation. 

Vol. V, 8279, 8314--46. 
Pay scales of the lower paid 

staff ot the State Cooperative 
Bank. 

Vol. V. 8288. 8314-46. 
Step-motherly attitude of the 

Government to the Co-
operative Department. 

Vol. V, 8309, 8314-46. 
To diltCUSI co-operation: 

Vol. V, 8288, 8314-46. 
Demands for Grants on Account, 

1956-57-Travancore-Cochin. 
Cooperation. 

Vol. nt, 3857. 
President's Address: 

Agricultural marketing, process-
ing and warehousing etc. 
through co-operative societies. 

Vol. I, 18. 
(In Hindi 10) 

CO-OPERATION, DEPARTMENT OF: 
Demands for Grants, 1956-57-

Travaneore-Coehin: 
Cooperation: 

.otion to reduee the Demand: 
Non-utilisation of allotment 

made in the Budget for 
19M-58 for the -. 

Vol. V, 8279, 8314---'tl. 

COPYRIGHT BILL; 
Evidence tendel'ed before the JoisIt 

Committee on the Bill-Laid O.Q 

the Table. 
Vol. IX, 368. 

See also under "Bill (5)". 

CORRUPTION: 
Demands for Grants, 1956-57: 

Defence Services, Effective Arm7: 
Motion to reduee the Demand: 

Corruption and maladminiJ-
tration in the Defence 
Services. 

Delhi: 

Vol. II, 3180, 8243, 3250, 
3253-3314. 

Motion to reduce the Demand: 
Growing -- in Delhi Police 
force. 

Vol. III, 4938-58. 4961-
5028, 5032, 5051-8110. 
5113-28. 

Forest: 
Motion to reduce the Demand: 

Need to take proper stepa to 
eradicate -- in the Forest 
Department. 
Vol. III, 4704, 4705. 4708,-
30, 4743-60, 4761, 4819. 

Ministry of Defence: 
Motion to reduce the Demand: 

Failure to check -- anQ 
inefficiency in Defence 
expenditure and to take 
adequate action on Audit 
and P.AC. Reports. 
Vol. II, 8180-3243, 32+1, 

8253-8314. 
Ministry of Home Mairs: 

Motion to reduce the Demand: 
Need to take proper steps to 

check -- in administra-
tion. 
Vol. III, 4938-58, 4961-

5028, 5031, 5051-5110, 
5113-28. 

Ministry of Irrigation and Power: 
Motion to reduce the Demand: 

Inability to tackle the prob-
lem of -- in the adminis-
tration of irrigation proiecta. 
Vol. m. 4095, 4096--'1U, 

4148-85, 4187, 4188--424'. 
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CORRUPTION: contd. 
Demands for Grants, 1956-57: contd. 

lI4iscellaneous Departments and 
Expenditure under the Ministq 
of Labour: 
Motion to reduce the Demand: 

Need to check - in the 
exchange offtces. 
Vol. III, 4827-87, 4881, 

4894-4933 .. 
Tripura: 

Motions to reduce the Demand: 
Need to check corruption in 

all branches of the adminis-
tration, specially in .the Col-
lector's Oftlce and the courts. 
Vol. III, 4938-58, 4961-

5028, 5038, 5051-5110, 
5113-28. 

Need to fight out -- in the 
Rehabilitation Directorate. 
Vol. III, 4938-58, 4961-

5028, 5039, 5051-5110, 
5113-28. 

Demands for Grants, 1956-57-Rail-
ways: 
Ordinary Workinl Expenses-Ad-

ministration; 
Motion to reduce the Demand: 

Corruption in the Railway 
Service Commission, Bom-
bay. 
Vol. II, 2041-78, 2079, 

2089-2133. 
Inefticiency and -- in the 

Railway Security Force. 
Vol. II, 2041-78, 2079, 

2089-2133. 
Ordinary Working Expenses-

Operation Other Than Staff and 
Fuel: 
Motion to reduce the Demand.: 

-.'\ .. :, 
", \ 

~. 

Corruption on Western Rail-
way in handling public 
goods. 
Vol. II, 2134-56, 2159, 

2162-84, 2251-85. 
Railway Board: 

Motion to reduce the Demand: 
Corruption in the Railways. 

Vol. II, 1899-1882, 1934, 
1970-2040. 

CORRUPTION: contd. 
Demands for Grants, 1956-57-

Travancore-Cochin: 
Co-operation: 

Motion to reduce the Demand: 
Corrupt practices in some Co-

operative societies and the 
failure of Government to 
bring the otrenders to eon-
diJll punishment. 

VOl. II, 8309, 831~. 
Excise: 

Motion to reduce the Demand: 
Corruption in implementinc 

the prohibition policy. 
Vol. V, 8303, 8314--46. 

Heads of States, Ministers, Secre-
tariat and Attached Offices: 
Motion to reduce the Demand: 

Failure of Government to 
investigate into charge of 
-- against high officials 
and ex-Ministers. 

Vol. V, 8292, 8314-96. 
Industries: 

Motion to reduce the Demand: 
Corruption in Travancore 

l\rlin.eral Concerns, Chavara. 
Vol. V, 8311, 8314-48. 

Motor Vehicles Acts: 
Motions to reduce the Demand: 

Corrupt practices at checkin, 
posts. 

Vol. V, 8292, 831~. 
Corruption in the inspeetioa 

of motor vehicles. 
Vol. V, 8291, 8314--48. 

Corruption in :!'raffle Depart-
ment. 

Vol. V, 8292, 8314-48. 
Police: 

Motion to reduce the Demand: 
Low salary, lack of housin, 

facilities and conveyance 
for police constables and 
offtcers leading to corrup-
tion. 

Vol. V, 8305, 8314-48. 
Presentation of Railway Bud,et, 

1956-57: 
Corruption on Railways. 

Vol. I, '731-12. ---------------_. __ .. _ ....... 
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COTI'AGE INDUSTRY(IES): 

See "Industry (lea), Cottage". 

COTTAGE INDUSTRIES BOARD: 
Demands for Grants, 1956-57: 

Other Organisations under the 
Ministry of Production: 
Motion to reduce the Demand: 

Working of -- with q>eeial 
reference to providing 
inadequate relief to village 
artisans and worken. 
Vol. III, 4422-77, 4479, 

4481-4534, 4541-53. 

COTTON, RAW: 

Demands for Grants, 1956-57: 
Misoellaneous Departments and 

other Expenditure under the 
Ministry of Food and Agricul-
ture: 
Motion to reduce the Demand: 

Need to live aid to cotton 
growers in Tripura by way 
of supply of better variety 
of seed and money as loan. 
Vol. III, 4704, 4705-06, 

47!>6-30, 4743, 4743--4819. 
Discussion re floor and ceiling prices 

of Indian cotton. 
Vol. X, 3677-3702. 

COUNCIL OF MINISTERS: 
See "Ministers, Council of". 

COURTS: 
Demands for Grants, 1956-57: 

Ministry of Home Mairs: 
Motion to reduce the Demand: 

InefficiEmcy in the adminis-
tration of justice in the 
criminal courts. 
Vol. III, 4938-58, 4961-

5028, 5030, 5051-5110, 
5113-28. 

Tripura: 
Motion to reduce the Demand: 

Need to check corruption in 
all branches of the adminis-
tration, specially in the Col-
lector's Office and the courts. 
Vol. III, 4938-58. 4161-

1028, 5038. 5051--5110, 
51i~28. 

COURT FEE STAMP I'APERS: 
Presentation of petition re non-

judicial and --. 
Vol. VIII, 5646. 

CREW(S): 
Demands for Grants, 1956-57-

Travancore-Cochin: 
Transport Schemes: 

Motion to reduce the Demand: 
Lack of arrangements for the 

stay of -- in overnight 
stops. 

Vol. V, 8301, 8314-48. 
CRIMINAL INVESTIGATION DE-

PARTMENT, DELHI: 
Demands for G:-ants, 1956-57: 

Delhi: 
Motion to reduce the Demand: 

Shadowing of leaders of poli-
tical parties by --. 
Vol. III, 4938-58, 4961-

5028, 5032, 50i1-lll0, 
5113-28. 

CRIMINAL LAW AMENDMENT BILL 
(BY SHRI M. L. AGRAWAL): 
See under "Bill (s) ". 

CRIMINAL LA W AMENDMENT 
BILL (BY SHRI POCKER SAHEB) : 
See under "Bill(s)". 

CRYSO-BERYE STONES 
Demands for Grants, 195&-57-

Travancore-Cochin : 
Scientific Departments: 

Motion to reduce th@ Demand: 
Policy of Government in 

allowing private OWll@rs to 
exploit the -- in Nedu-
manged Taluk. 

Vol. V, 8272, 8314-46. 
cULTIVATOltS: 

See "Agriculturists". 
CURRENCY: 

Oemands for Grants, 1956-57. 
Vol. m, 5485, 5488-98, 5504--,19, 

5541-5602, ~604. 

Demands for Grants on Account, 
1956-57. 

Vol. II, 2219. 2225. 
Demands for Supplementary Grants, 

1955-56. 
Vol. I, 1253-55. 
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CUSTOMS: 
Demands for Grants, 1956-57: 

Vol. III, 5484, 5488-98, 5504-
39, 5541-5602, 5603. 

Demands for Grants on Account, 
11156-57. 

Vol. II, 2219, 2224. 
Presentation of General Budget, 

1956-57: 
Proposal for changes in Customs 

duties during 1956-57. 
Vol. I, 1197-200. 

CYCLONE: 
Demands for Grants, 1956-57: 

Other Civil Works: 
Motion to reduce the Demand: 

Failure to grant -- relief to 
the work-charged staff at 
Tiruchirapalli. 

Vol. III, 4358. 
CYPRUS: 

Calling Attention to Matter of 
Urgent Public Importance: 
Stationing of Commonwealth and 

other forces in --. 
Vol. VIII, 6080-81. 

D 

D.D.T.: 
Demands for Grants 1956-57: 

Capital Outlay of the Ministry of 
Production: 
Motion to reduce the Demand: 

Settini up of second D.D.T. 
Factory and the liecond 
fertiliser factory .. 
Vol. III, 4422-77. 4481, 

4481-"534, 4541-53. 
Hindustan Insecticide Factory. 

Vol. III, 4422-77, 4481, 4481-
4534, 4541-53. 

Ministry of Health: 
Motion to reduce the Demand: 

Deterioration in the quality 
of - sprayed under the Na-
tional Malaria Control Scheme. 
Vol. III 4210-58, 4259, 

, 4261-4318. 
Presentation Clf General Budget, 

1956-57: 
Increase in the productive cafla-

city of the D.D.T. Factory at 
Delhi. 

Vol. I, 1181. 

--_. ---- .. _--- .. ---- .. __ .. --.. 
DABHI, SHRI: 

All India Khadi and Village Indua-
tries Commission Bill: 
Motion to consider. 

Vol. VIII, 5247, 5296-99 .. 
Business of the House. 

Vol. VI, 13. 
Child Marri~e Restraint (Amend-

ment) Bill [Amendment of 
Section 2 etc.: bll Shri DClbhi]: 
Motion for leave to introduce. 

Vol. II, 3537. 
Child Sanyas Diksha Restraint Bill 

(btl Shri Dabhi): 
Motion for leave to introduce. 

Vol. III, 46111. 
Committee on Absence of Members 

from the Sittings of the House: 
Presentation of Fourteenth. 

Report. 
Vol. IV, 7390. 

Constitution (Tenth Amendment) 
Bill: 
Motion to consider, as reported 

by Joint Committee and_ 
amendment to circulate. 

Vol. V, 9937-40, 9950. 
Demands for Grants, 1956-57-

pertainini to the Ministry' of 
Production and motions to reduce 
the Demands. 

Vol. III, 4468-72, 4525. 
Estimates Committee: 

Presentation of Minutes (1954-
55), Vol. 4, No.2. 

Vol. IV, 7390. 
General discussion of the Railway 

Budget, 1956-57. 
Vol. II, 1637. 

Hindu Adoptions and Maintenanc~ 
Bill (as passed by Rajya Sabha): 
Consideration of clauses. 

Vol. X, 3041, 1047-48. 
Hindu Succession Bill (as passed br 

Rajya Sabha): 
Consideration of clauses. 
Vol. IV, 7126 7152-54, 7255, 
7259-61, 7.50, 7453-M, 7.79~ 
7490, 7483-94, 7524, 7525, 7539-

42, 7575, 7584, 75"-7800~ 



-------------:---------------------
DABHI, SHRI: contd. 

Indian Penal Code (Amendment) 
Bill (Amendment of Section 497: 
b1I Shri Dabh!): 
Motion to consider. 

Vol. VI, 1239--4.2. 
Vol. VII, 2855, 2880-82. 

Indian Penal Code (Amendment) 
Bill (Omission of Section 497: by 
Shri Dabhi): 
Motion for leave to introduce. 

Vol. VIII, 6172. 
lIotion re Representation of the 

People (Preparation of Electoral 
Rolls) Rules. 

Vol. VIII, 6179-81, 6203-06. 
Representation of the People 

<Second Amendment) Bill: 
Motion to consider as reported by 

Select CommittE-e. , 
Vol. llJ, 8422-26. 

-Consideration of clauses. 
Vol. V, 8573, 8604. 

Motion to pass, as amended. 
Vol. V, 8673, 8722. 

_:Resolution re fixing a target date 
for prohibi tion. 

Vol. II, 2865, 2874-77. 
Vol. III, 3974. 

;States Reorganisation Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. IV, 63a3. 

Motion to cOlUider as reported by 
Joint Committee. 

Vol. VI, 1176-82, 1285. 
Consideration of clauses. 

Vol. VI, 1722-
"Women's and Children's Institutions 

Licensing Bill (by Shrimati 
Kamlendumati Shah): 
Motions to consider. 

Vol. VII, 4138. 

.t>ADRA: 
Demands for Grants, 1956-57: 

External Affairs: 
Motion to reduce the Demand: 

Need for integration of -
and Nagar Havell into ~he 

: tJ'.uon of India. 
. Vol. III, 3600-86, 3689-
3708, 3720-63, 3764, 3764-

75. 

DADRA: contd. 
See also "Portu,cuese Possession. in 

India." 

DAILY DIGEST: 
Of the proceedings of Lok Sabha on: 
15th February, 1956. 

Vol. I, 29-38. 
16th February, 1958. 

Vol. I, 39-40. 
17th February, 1956. 

Vol. I, 151-M. 
18th February, 1956. 

Vol. I, 286-88. 
20th February, 1956. 

Vol. I, 441-42. 
21st February, 1956. 

Vol. I, 567-70. 
22nd February, 1956. 

Vol. I. 711-1f. 
23rd February, 1956. 

Vol. I, 847-f8. 
24th February, 1958. 

Vol. I, 955-5fl. 
27th February, 1956. 

Vol. I, 969-70. 
28th February, 1956. 

Vol. I, 1081-&i. 
29th February, 1956. 

Vol. I. 1209-10. 
1st March, 1958. 

Vol. I, 1339-40. 
2nd March, 1956. 

Vol. I, 1455-58. 
3rd March. 1956. 

Vol. I, 1585-61. 
5th March, 1956. 

Vol. II, 1687-88. 
8th March, 1956. 

Vol. II • 1818-14:. 
7th March, 1956. 

Vol. II, 1951-52-
8th March, 1956. 

Vol. II, 2087-88. 
9th March. 1958. 

Vol. II, 2217-18. 
12th March, 1956. 

Vol. II, 2877-10 . 
13th March, 1956. 

Vol. II, 2627-28. 
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------=---------;-;;D~A~IL~Y~D~IIGGEST:. con::;'LOk Sabha on:. n~Y' DIGEST: con~d. Of the proceedmgs 
dm' gs ot Lok Sabha on: contd. '1 1956 

Of .... P...... 20th Apr., . VoL IV, """-80.. contd. 
14th March, 1956. Vol. II, 2651-52. 

15th March, 1958. Vol. II, 2785-86. 

18th Karch, 1956. 
Vol. II, 2907-10. 

19th March, 1956 
Vol. II, 3031-34. 

20th March, 1956. 
Vol. II, 3175-76. 

21st March, 1916. 
Vol. II, 3317-] 8. 

22nd March, 11&6. 
Vol. II,3453-M. 

23rd March, 1956. 
Vol. II, 3585-8a. 

28th March, 11&8. Vol. nI, 3715-18. 

28th March, 19&6. V I nI 3888-64. o. , 

'1st March, 1956. Vol. nI, 4011-12. 

2nd April, 1958. 

Srd April, 1956. 

4th April, 1956. 

ith April, 19&8. 

8th April, 1956. 

Ith April, 1986. 

10th April, 1956. 

11th April, 1956. 

12th April, 1956. 

Vol. III, 4145-46. 

Vol. nI, 4213-64. 

Vol. nI,4397-98. 

Vol. nIt 45315-36. 

Vol. III, 4873-76. 

V 1 nI 4823-24. o. , 

Vol. nI, 4959~60. 

Vol. In, 5111-]2. 

Vol. III, 5233-34. 

14th April, 1956. Vol. Ill, 5357-58. 

16th April, 1956. Vol. III, 5499-5500. 

17th April, 1956. Vol. nI, 5621-22. 

I 
I 
I 
I 

I 
I 

21st April, 1956. 
Vol. IV, 6047-48. 

23rd April, 1956. Vol. IV, 6173-7. 

24th April, 1956. Vol. IV, 6291-92. 

-25th April, 1956. Vol. IV, 6421-22. 

26th April, 1956. Vol. IV, 8541-42. 

27th April. 1956. Vol. IV, 6681-84. 

30th April, 1956. Vol. IV, 3833-38. 

1st May, 1956. Vol. IV, 6953-54. 

2nd May, 1956. 

3rd May, 1956. 

4th May, 1956. 

7th May, 1956. 

8th May, 1956. 

9th May, 1956. 

10th May, 1956. 

11 th May, 1956. 

14th May, 1956. 

15th May, 1956. 

16th May, 1956. 

17th May, 1956. 

18th May, 1956. 

21st May, 1956. 

22nd May, 1956. 

Vol. IV, 7083-84. 

Vol. IV, 7241-42. 

Vol. IV, 7385-8& 

Vo1. IV, 7529-3%. 

VOl. IV, 7717-11. 

Vol. V, 7841-44. 

Vol. V, 7981-82. 

Vol. V, 8111-3%.. 

Vol. V, 8359-8&_ 

Vo1. V, 8499-8500. 

Vol. V, 8669-TO. 

I v 8825-26. Vo. , 

V I v 8953-5S. o .• 

V 1 V 9101-02~ o. , 

V I v '239-40'. o. , 
23rd May, 1956. 

.. ~-- ... --~ 18th April, 1.&6. Vol. IV, 5757-6_0_. __ .----- _. __ Vol. V, 941~16 . 
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DAILY DIGEST: contd. 
Of the proceedings of Lok Sabha on: 

contd. 
25th May, 1956. 

Vol. V, 9589-70. 
26th May, 1956. 

Vol. V, 9108-11. 
28th May, 1956. 

Vol. V, 9865--68. 
29th May, 1956. 

Vol. V, 10007-10. 
30th Ma:r, 1956. 

Vol. V, 10199-204. 
16th July, 1956. 

17th July, 1956. 

18th July, 1956. 

20th July, 1956. 

21st July, 1956. 

24th July, 1958. 

25th July, 1956. 

26th July, 1956. 

27th July, 1956. 

28th July, 1958. 

30th July, 1956. 

31st July, 1956. 

lst August, 1955. 

2nd August, 1956. 

3rd August, 1956. 

6th August, 1956. 

Vol. VI, 15-18. 

Vol. VI, 245-46. 

Vol. VI, 355, 56. 

Vol. VI, 48'1-88. 

Vol. VI, 619-20. 

Vol. VI, 807-08 

Vol. VI, 975-76. 

Vol. VI, 1115-16. 

Vol. VI, 1253-56. 

Vol. VI, 1403-04. 

Vol. VI, 1553-54. 

Vol. VI, 1701-02. 

Vol. VI, 1905-06. 

Vol. VI, 2055-56. 

Vol. VI,2217-18. 

Vol. VII, 2371-74. 
7th Au;ust, 1956. 

Vol. VII, 2531-32. 
8th A~.t, 1956. 

Vol. VII, 2545-46. 
9th August, 1956. 

Vol. VII, 2957-60. 

, , 
i 

r 

DAILY DIGEST: contd. 
Of the proceedinls of Lok Sabha on: 

contd. 
10th August, 1956. 

Vol. VII, 2931-32. 
11th August, 1956. . 

Vol. VII 3081-8!. 
13th AUlust, 1956. ' 

Vol. VII, 3251-52. 
14th August, 1956. 

Vol. VII, 3409-10. 
16th August, 1956. 

Vol. VII, 3579-80. 
17th August, 1956. 

Vol. VII, 3759-80. 
20th August, 1956. 

Vol. VII, 3911-14. 
22nd August, 1956. 

Vol. VII, 4083-84. 
23rd August, 1956. 

Vol. VII, 4243-44. 
24th August, 1956. 

Vol. VII, 4389-10. 
25th AUlust, 1956. 

Vol. VII, 4539-40. 
27th August, 1956. 

Vol. VIII 4697-98. 
28th August, 1956. ' 

Vol. VIII, 4883-fl4. 
30th Aligust, 1956. 

Vol. VIII, 5029-30. 
31st AUiust, 1956. 

Vol. VIn, 5177-78. 
1st September, 1956. 

Vol. VIII, 5383-:l4. 
3rd September, 1956. 

Vol. VIII, 5483-84. 
4th September, 1956. 

Vol. VIII, 5643-44. 
5th September, 1956. 

Vol. VIII, 5818-14. 
6th September, 1956. 

Vol. VIII, 6077-78. 
7th September, 1956. 

Vol. VIII, 6237-41. 
8th September, 1956. 

Vol. VIII, 6397-98. 
10th September, 1956. 

Vol. VIII, 6607-10. 
11th September, 1966. 

Vol. VIII, 6781-84. ---'--------_._------.. -- .... 
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DAILY DIGEST: contd. 
Of the Proceedings of Lok Sabha 

on: contd. 
12th September, 1956. 

Vol. VIII, 6959-62. 
13th September, 1956. 

Vol. VIII, 7149-52. 
14th November, 1956. 

, Vol. IX, 111--24. 
15th November, 1956. 

Vol. IX, 251-58. 
16th November, 1956. 

Vol. IX. 363-81. 
19th November, 1956. 

Vol. IX. 483-84. 
20th November, 1956. 

Vol. IX. 805-0S. 
21st Novesmber, 1956. 

Vol. IX, 727-28. 
22nd November, 1956. 

Vol. IX, 848-50. 
23rd November, 1956. 

Vol. IX, 88~'. 
26th November, 1956. 

Vol. IX, 1111-18. 
27th November, 1956. 

Vol. IX, 1289-70. 
28th November, 1956. 

Vol. IX, 1397-98. 
29th November, 1956. 

Vol. IX, 1518-20. 
30th November, 1956. 

Vol. IX, 1653-54. 
3rd December, 1956. 

Vol. IX, 1787-88. 
4th December, 1956. 

Vol. IX, 1919-20. 
5th December, 1956. . 

Vol. X, 2057-58. 
6th December, 1956. 

Vol. X, 2069-70. 
7th De(~ember, 1956. 

Vol. X, 2197-98. 
8th December, 1956. 

Vol. X, 2321-24. 
10th December. 1956. 

Vol. X, 2487-90. 
11th Decembol'. 1956. 

Vol X, 2637-38. 
12th December, 1956. 

Vol. X, 2797-98. 

DAILY DIGEST-contd. 
Of the Proceedings of Lok Sabha 

on: contd. 
13th December, 1956. 

Vol. X, 2847-41. 
14th December, 1956. 

Vol. X, 3121-22. 
17th December, 1956. 

Vol. X, 3323-26. 
18th December, 1956. 

Vol. X, 3525-28. 
19th December, 1956. 

Vol. X, 3703-06. 
20th December, 1956. 

Vol. X, 3883-86. 
21st December, 1956. 

Vol. X, 4061-70. 
22nd December, 1956. 

Vol. X, 4309-14. 

DAMBROO 
PROJECT: 

HYDRO-ELECTRIC 

Demands for Grants, 1956-57: 
Ministry of Irrigation and Power: 

Motion to reduce the Demand: 
Need for constructing -- in 

'l'ripura. 
Vol. III, 4095, 4096--4142, 

4148-85. 4188-4247. 

DAMODAR VALLEY CORPORA-
TION: 

Annual Reports and Audit Report 
on the Accounts of -- for 1952-
53 and 1953-54--Laid on the 
Table. 

Vol. I, 42-43. 
Annual Report of -- and Audit 

Report on Accounts for 1954-55-
Laid on the Table. 

Vol. VII. 2227. 
Annual Report of -- tor 1955-56 

and Audit Report thereon-Laid 
on the Table. 

Vol. X, 4078. 
Budget estimates of the -- for the 

year 1956-57-Laid on the Table. 
Vol. I, 1081. 

Calling Attention to Matter of 
Urgent Public Importance. 

Alleged wastage of public funds in 
D.V.C. Project. 

Vol. VIII, 8249-12. 
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DAMODAR VALLEY CORPORA-
TION: contcl. 
Demands for Grants, 1956-57: 

Multi-purpose River Schemes: 
Motions to reduce the Demand: 

Failure to absorb elsewhere 
the employees under the 
-- after completion of the 
work. 
Vol. III, 4096-4142, 4148-

85, 4188, 4188-4247. 
Failure to extend irrigation 

.facilities within P. S. Khan-
akul and P. S. Arambag in 
Hoogly district under the 
-- Irrigation Scheme. 

Vol. III, 4096-4142, 4148-85, 
4188, 4188--4247. 

Need of extending -- power 
to Arambag in Hooghly 
District, West Bengal. 

Vol. III, 4096-4142, 4148-85, 
4188, 4188--4247. 

Need to ensure supply of ade-
quate water through Dark-
eswar and some smaller 
rivers connected with the 
Damodar. 

Vol. III, 4095-4142, 4148-85, 
4188, 4188-4247. 

Public Accounts Committee: 
Presentation of Eighteenth Re-

POrt on the Audit Reports on 
the Accounts of the -- for the 
years 1952-53 and 1953-54. 

Vol. VII, 3414. 
Statement re alternative employ-

ment to surplus personnel of --
Laid on the Table. 

Vol. IV, 7085. 
DAMODARAN, SHRI NETrtm P.: 

Demands for Grants, 1958-57 per-
taining to the Ministry of Irriga-
tion and Power and motions to 
reduce the Demands. 

Vol. III, 4199--4205. 
Demands for Supplementary Grants, 

1956-57 pertaining to the Ministry 
of Home Affairs and motions to 
reduce the Demands. 

Vol. X. 3188--88. 
Ketala State Legislature (Delega-

tion: of Powers) Bill: 
Motion to consider. 

Vol. X, 3573, 3574-17. 
------ ---------_ .. _._-----

DAMODARAN, SHRI NETTUR P.: 
contd. 
Resolution re President's Proclama-

tion re Kerala. 
Vot IX, 1750-54, 1781. 

Resolution re President's Proclama- .. ' 
tion re Travancore-Cochin. 

Vol. III, 3800, 3803, 3817--23. 
Vol. VIlI, 51.5. 

States Reorganisation Bill: 
Consideration of clauses. 

Vol. VI, 2126-10 . 

DARKESWAR RIVER: 

Demands for Grants, 1956-57: 
Multipurpose River Schemes: 

Motion to ~educe the Demand: 

DARU: 

Need to ensure supply of 
adequate ....... ater through 
Darkeswar and some smal-
ler rivers connected with 
the Damodar. 
Vol. III, 4096--4142, 4148-

85, 4188, 4188-4247. 

Demands for Grants, 1956-57--
Railways: 
Open Line Works-(Revenue)-Other 

than Labour Welfare: 
Motion to reduce the Demand: 

Non-provision of flag stations 
at Jamunia and -- on the 
Western Railway. 
Vol. II, 1899-1982, l1K8, 

1970-2040. 

DAS, DR. M. M.: 

Ancient and Historical Monument. 
and Archaeologica1 Sites and Re-
mains (Declaration of National 
Importance) Amendment Bill (by 
Shri Balwant Sinha Mehta) (as 
passed by Rajya Sabha): 
Motion to consider. 

Vol. X, 2140, 2148-54. 
Children Bill (as passed by Rajy. 

Sabha): 
Motion to refer tIJ Select Com-

mittee. 
Vol. VU. 4399--4400. 
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DAS, DR. M. M.: contd. 

Copyright Bill: 
Motion to concur in the recom-

" mendation of Rajya Sabha to 
join the Joint Committee of 
the Housel. 

Vol. II, 2350-54. 
Vol. V, 10198. 

Vol. VI, 11, 12, 29, 30, 35-43. 

Delivery of Books (Public Libraries) 
Amendment Bill: 
Motion to consider. 

Vol. X, 4270-72. 
Motion to PIlSl!. 

Vol. X, 4272. 
Demand for Supplementary Grant, 

-1955-56 pertaining to Ministry of 
Education. 

Vol. I, 1246-50. 
Indian Institute of TechnololY 

,(Kharagpur) Bill: 
Motion for leave to introduce. 

Vol. V, 8829. 
Motion to consider. 

Vol. VII, 4442-47, 4448, 4449, 
4454, 4459-60, 4462, 4487. 4506, 

4507-16. 
Amendment to refer to Select 

Committee. 
Vol. VII, 4449. 4454, 4459-60, 

4462, 4487, 4506, 4507-16. 
Consideration of clauses. 

Vol. VII, 4519, 4520, 4522, 4526, 
4527, 4528, 4531, 4532. 

'Motion to pass, as amended. 
Vol. VII, 4533, 4538. 

Motion re election to the Institute. 
Vol. IX, 1805. 

Motion for Adjournment: 
Buddha Jayanti Samiti, Sarnath. 

Vol. X, 2200-01. 
Motion re Report of U.P.S.C. for 

1955-58. 
Vol. X. 4287. 

:Resolution re nuclear and thermo-
nuclear tests. 

Vol. Ix, 303. 
~R"olution re scholarships for child-

ren of political sufterers. 
Vol. X, 3063, 3110. 

DAS, DR. M. M.: contd. 

Statement re Buddha JayaJlll 
Samiti, Samath. 

Vol. X. 3711-11. 
Suppression of Immoral Traflle ill 

Women and Girls Bill: 
Motion to refer to Select Commit-

tee. 
Vol. VII, 4395-96, 4381. 

University Grants Commission Bill: 
Motion to consider the amend-

ments made by Rajya Sabha. 
Vol I, 242-45, 2M. 

Motion to agree to the amendmenu 
made by Rajya Sabha. 

Vol. I, 246, 247. 

DAS, SBRI B.: 
Bankine Companies (Amendment) 

Bill: 
Motion to consider and amend.-

ment to refer to Select Com-
mittee. 

Vol. X. 3911. 
Bihar and West Bengal (Transfer 

of Territories) Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. VII, 3431. 

Central Excises and Salt (Amend-
ment) Bill: 
Motion to consider. 

Vol. VIII, 5406. 
Demands for Grants, 1956-57 per-

taining to the Ministry of Finance 
and motions to reduce the De-
mands. 

Vol. m, 5511-14. 
Demands for Grants, 1956-57 per-

taining to the Ministry of Home 
Mairs and motions to reduce 
the Demands. 

Vol. m, 5027, 5053. 
Demands for Grants, 1956-57 per-

taining to the MiniStry of Iron anj 
Steel and motions to reduce the 
Demands. 

Vol. m, 5152, 5162-e1. 
Finance Bill: 

Motion to consider. 
Vol. IV, 58ft. 

------------------------------
109 (Ai) LSD-10. 
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DAS, SHRI B. C.: 
J:?t!rnands tor grants, 1956-57 per-

taining to the Ministry of Edut;.a-
tio,n and motions to reduce t!'le 
Demands. 

Vol. nI, 5401-08, 5424-25. 
Hindu Succession Bill <as passed by 

Rajya Sabha): 
Motion to co.sider. 

Vol. IV, 6939-43. 
~~tes Reorganisation Bill: 
~otion to consider as reported hy 

Joint Committee, 
Vol. VI, 1549, 1602-G0. 

DAS. SHRI B. K.: 
J\gricultural Produce (Development 

and Warehousing) Corporation 
Bill: 
Motion to consider. 

Vol. V. 000'1. 
Consideration of clauses. 

VOl. V. 8026.27. 
Motion to pass. as amended. 

Vol. V. b071-j·2. 
Bjbar and West Bengal (Trarsier of 

Territories) Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. VII. 3519. 

Consideration of clauses. 
Vol. VII. 3550. 

Demands tor Grants, 1956-67 per-
taining to the Ministry of External 
Affairs and motions to reduce the 
Demands. 

Vol. III, 3855-60. 
Demand tor Supplementary Grant, 

1515.5·56 pertaining to the Ministry 
of Rehabilitation and motions to 
reduce the Demand. 

Vol. I, 1295. 
Demands for Supplementary Grants, 

1956-57 pertai,ning t. the Ministry 
of Rehabilitation aqd motions to 
reduce the Demands. 

Vol. X. 3356-50. 
l;)emands for SuPPlementary Grants, 

1955·66 -- Hallways and De-
mands for Excess Grants, 1950-51. 
la,:u-52, 1952-53-Railways. 

Vol. n, 2318-19. 
~U8mon re exodus ot FUndus 

from East Pakistan to India.· 
Vol. V, 10147-50. 

DAS, SHRI B. K.: conta. 

Faridabad Development Corpor,t,ion 
Bill: 
Motion to consider. 

Vol. IX, 1027-29, 1031. 
Half-an-hour discussion re National 

Discipline Sc~eme. 
Vol. V, 9855-&6. 

Motion re Report of U.P.S.C. for 
1955-56. 

Vol X, 42QJ....-94. 

l\{O,tor Vehicles (Amendment) Bi1l~ 
Motion to consider as reported by 

Joint Committee. 
Vol. lX, 1f11-12. 

Representation of the People 
(Fourth Amendment) Bill: 
Motion to consider. 

Vol. X, 1976, 1978·79, ~I. 

Resolution re Industrial Se~ce 
Commission. 

Vol. I, 149. 

Scheduled Castes and Scheduled 
Tribes Orders <Amendment) Bill~ 

Consideration of clauses. 
Vol. VIII, 6497, 6501·02. 

Union Duties ot Excise (Distribu-
tion) Amendment Bill: 
Motion to consider. 

Vol. X. 3127. 

DAS, SHRI RAMANADA: 

Demands tor Grants. 1956-5'1 per-
taining to the Ministry of La hour 
and motions to reduce the . De-
muds. 

Vol. IU, 6802. 
Demands for Grants pertain.i,Qg to 

the Ministry of Rehabilitation and 
motions to reduce the Dema_. 

Vol. III, 403'1-f2. 
(Jeneral discussion ot 1ihe General 

Budget, 1956-57. 
Vol. II, 2538, 21i&a-90. 

Motion tor Adjournment: 
Alleged, lath~ charge by QIIhi 

police. 
Vol. m 536L --- .. -.--------------.:....~----. 
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. DAS, ·SHRI SARANGADHAR: 

CalUng Attention to Matter of 
Or,ent public Importance: 
Disturbances at Kalka Railway 

" station. 
Vol. V, 10020. 

Central Excises and Salt (Second 
Amendment) Bill: 
Motion to pass, 8S amended. 

Vol. X, 3633-36. 
Demands for Grants, 1956-57 per-

taining to the Ministry of Com-
munications and motions to re-
duce the Demands. 

Vol. II, 3375, 3413. 
Demands for Grants, 1956-57 per-

taining to the Ministry of Food 
and Agriculture and motions to 
reduce the Demands. 

Vol. III, 4769-75, 4776, 4777, 
4478, 4788. 

Demands tor Grants, 1956-57 per-
taining to the Ministry of Iron 
and Steel and motions to reduce 
the Demands. 

Vol. III, 5171-74. 
General discussion of the Railway 

Budget, 1956-57. 
Vol. II, 1782-85, 1798, 1800, 

1842, 1844, 1846, 1849. 
Half-an-hour discussion re sugar-

cane. 
Vol. V, 9555, 9556, 9564. 

Hindu SUccession Bill (as passed 
h:-- Rajya Sabha): 
Consideration of clauses. 

Vol. IV, 7191-94. 
Motion for Ajournment: 

Disturbances at Kalka Railway 
Station. 

Vol. V, 10020. 
Motion re inWrnational situation. 

) Vol. IX, 473-77. 
Re1ease ot -- and His Highness 

Maharaja Rajendra Narayan Singh 
Deo from Detent jon. 

Vol. I, 29. 
~olution re appointment of a 

committee on industrial and com-
mercial state undertakings_ 

. Vol. In, 5340, 8345. 

DAS, SHRI SARANGADHAR: cO'lltd . 
Resolution re Second Five Year. 

Plan. 
Vol. VIll. 6681-88. 

States Reor,anisation Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. VI, 1376-82-

Consideration of clauses. 
Vol. VI, 2060, 2061, 2129, l157. 
Vol. VII, 2232-39, 2302, 2426-

28, 2435. 2580. 
DAS, SHRI SHREE NARAYAN: 

All India Institute of Mediesl 
Sciences Bill: 
Motion to consider. 

Vol. I, 273-7T. 
All India Khadi and Village Indus-

tries Commission Bill: 
Motion to consider. 

Vol. VIII, 5253, 5254-55. 
Bihar and West Bengal (Transfer 

of Territories) Bill: 
Motion to refer to Joint Commit-

t.ee. 
Vol. VI, 873. 

Motion to consider as reporwq by 
Joint Committee. 

Vol. VII, 3537-44. 
Consideration of clauses. 

Vol. VII, 3604. 
Calling Attention to Matter of 

Urgent Pub'lic Importance: 
Effect of drought on crops in 

Bihar and Eastern U.P. 
Vol. VII, 3417. 

Constitution (Ninth Amendment) 
Bill, 1956: 
Motion to re~r to Joint Comm"-

tee. 
Vol. IV, 6512. 

Consideration of clauses. 
Vol. VIII, 5723, 5728, 5892, 5898, 

6041. 
Copyright Bin: 
~Qtion to concur in the recom-
mendation of Rajya Sabha to join 

the Joint Committee. 
Vol. VI. 31-34. 
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DAS, SHRI SHREE NARAYAN: 
contd. 
Criminal LAw Amendment Bill (b,. 

Sbri M. L. Aarawal): 
Motion to consider: 

Vol. VII, 4381-88. 
Demands for Grants, 1956-57~ 

Railways and motions to reduce 
the Demands. 

Vol. II, 2292-9G. 
Discussion on Report of Jaundice 

Enquiry Committee. 
Vol. n, 23G'I. 

:aIectricity (Supply) Amendment 
Bill, 1958: 
Motion to refer to Select Commit.. 

tee. 
Vol. VII, 3327-35. 

l'inance Bill: 
Motion to conlider. 

Vol. Ill, 5818. 
Vol. IV. 5684, 5893-99. 

Consideration of clauses. 
V 01. IV, 8002. 

General discussion of the General 
Budget, 1956-57. 

Vol. II, 2492, 2551, 2599-
2605, 2680, 2788. 

General discussion of the Raihny 
Budget, 1956-G7. 

Vol. n, 1'135. 
Half-an-hour discussion re Nationtl 

Discipline Scheme. 
Vol. V. 9859. 

Hindu Minority and Guardial'll'Ihip 
Bill (as passed by Rajya Sabaa) 
Motion to pass, as amended. 

Vo'J.. VI, 235-39. 
Industries (Development and Reeu-

lation) Amendment Bill: 
Motion to pass, as amended. 

Vol. IX, 280-83. 
Lih Insurance Corporation Bill, 

19&6: 
)4otion to refer to Select Commit-

tee. 
Vol. II, 2983, 3009, 3012-18, 

8087. 
Motion to consider as reported by 
, Select Committee. 

Vol. V, 9057~. 
Motion on Addreu by the President 

Vol 1, 385-US 

DAS, SHRI SHREE NARAYAJ(; 
contd. 
Motion re appointment of hiJh 

power commission on safety Ia 
coal mines. 

Vol. X, 3871-n. 
Motion re international situation. 

Vol. IX, 479-82, 491-811. 
Motion re Representation of the 

People (Preparation of Electoral 
Rolls) Rules. 

Vol. VIn, 6181, 619~. 
1211, 

Multi-Unit Cooperative 
(Amendment) Bill <as 
Rajya Sab~a): 
Motion to consider. 

Vol. 
National Highways Bill: 

Soc:ietle5I 
passed by 

VII, UN. 

Consideration of clauses. 
Vol. VII, 3194-95, 3198, 3t ... 

Resolution re: 
Appointment of committee _ 

working of Directive Principle. 
of State Policy. 

Vol. VIII, 5131, 5142--46, 6181, 
BI72. 

Control and regulation of produc-
tion and exhibition of ftlms. 

Vol. VII, 3716-22, 37". 
Fixing a target date for probibltioa. 

Vol. II, 2864, 28C18. 
Industrial Service Commission. 

Vol. I, 117-20, U'. 
Representation of African and Asian 

Nations in U.N.O. 
Vol. VI, 2166, 2186-89, Uti. 

Second Five Year Plan. 
Vol. V, 9410-11, 9625, 98N. 
Vol. VIII, 7012-13, 7065-73. 

Standards of Weights and Measuns 
Bill: 
Motion to consider as reported 1>7 

Joint Committee. 
Vol. X, 223e-38, 3640--42. 

Suppression of Immoral Trame .. 
Women and Girls Bill: 
Motion to consider as reported b7 

Se1ect Committee. 
Vol. IX, 14M, I •. 

---_._-------_.-------.-.. 
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DAa SHRI SHUE NARAYAN: 
eontd. 
Terminal Tax on Railway Pauen-

cera Bill: 
Consideration of clause.. 

, VoL IX, 296-9B. 

DASARATHA DEB, SHRI: 
Calling Attention to Matter of Ur-

gent Public Importance: 
Floods in Assam and relief ren-

dered. 
Vol. VIII, 6618. 

Constitution (Ninth Amendment) 
Bill~ 
Motion to consider as reported by 

Joint Committee. 
Vol. VIII, 5598-5604. 

Consideration of clauses. 
Vol. VIII, 5900-0l. 

Demands for Grants, 1956-57 per-
taining to the Ministry of Home 
Affairs and motions to reduce the 
Demand. 

Vol. m, 4993-99, ~029, 
6036. 6039-48. 

General discussion of the General 
Budget, 1956-57. 

Vol. n. 2577-83. 
Half-nn-hour Discussion re flood 

aftected displaced persons in 
Agartala. 

Vol. VII, 3398, 3399-3400. 
3401. 

Motion for Adjournment: 
Flooda in Tripura. 

VoL VII, 2221-22, 2223. 
Resolution f'e appointment of com-

mittee on working of Directive 
Principles of State Policy. 

Vol. VIII, 5147-50. 
Scheduled Castes and Scheduled 

Tribes Order (Amendment) Bill, 
1956: 

'-,;,~ 

';< Presentation ot a petition. 
}: Vol. VI, 977 i: States Reorganisation Bill: 
X: Consideration of clauses. 
X Vol. VI, 2109-13. 

Territorial Councils Bill: 
Motion to consider. 

Vol. X, 373~9. 
" Consideration of clauses. 

Vol. X, 3787, 3788, 3794, 3808, 
8809, 3811, 3818, 3820, 3821. 

DATAR, SHRI: 
Amendments to I.A.S. (Recruit-

ment) Rules and I.P.S. (Recruit-
ment) Rules-Laid on the Table, 

Vol. V, 8501. 
Bihar and West Bengal (Transfer 

of Territories) Bill: 
Motion to reter to Joint Com-

mittee. 
Vol. VI, 823-35, 838, 839, 

969-71. 
Motion tor extension of time tor 

presentation of Report ot Joint 
Committee. 

Vol. VII, 2928. 
Presentation of Report of Joint Com-

mittee. 
Vol. VII, 2985-88. 

Business ot the House. 
Vol. VII, 3582-88 
Vol. X. 3897. 1891 

Calling Attention to Matter ot Ur-
gent Public Importance: 
Earthquake in Kutch. 

Vol. VI, 811-13. 
Floods in Assam and relief ren-

dered. , 
Vol. VUl, 6818. 

Floods in Tehri-Garhwal. 
Vol. VIII, 6982-1K. 

Citizenship Rules, 1956 and CitizeM 
(Registration at Indian Consu-
lates) Rules, 1956-Laid on the 
Table. 

Vol. VI, 809-10. 
Code ot Criminal Procedure 

(Amendment) Bill. (Amendm.eftt 
of section 435: blf Shri RaDhunat~ 
Singh) : 
Consideration ot clauses. 

Vol. VI, 1237, 1218. 
Constitution (Ninth Amendment) 

Bill: 
Motion for eztension of time for 

presentation of Report of. JoiDt 
Committee. 

Vol. V, 814!. 
Consideration of claUlell. 

Vol. VIII, 5673, 5707-08, 57:H, 
5731-32, 5764-74, 5786, 5792, 
5793, 5860, 5902, 5935, 6035, 
6039, 6040, 6041, 6042, 604J, 

60415. 
--_ .. -.. -_ .. _-------------



DATAR, SHRI: contd. 
Declaration of Exemption Under 

Reeiatration of Foreigners Act, 
1939-Laic! .>n the Table. 

Vol. IV, 8685. 
Vol. VII, 8581. 

Vol. X, 3125. 
Demands for Grants, 1956-57 per-

taining to the Ministry of Rome 
Affairs and motions to reduce the 
Demand~. 

Vol. III, 5055-71, 5075, 
5078. 

:Demands for Grants, 1956-57 per-
taining to Travancore-Cochin 
State and motions to reduce the 
Demandll. 

Vol. V, 8339-44. 
Demands for Supplementary Grants, 

1156-57 pertaining to the Ministry 
of Home Affairs and motiona to 
reduce the Demands. 

Vol X. 81T2-84. 
~m.ands for Supplementary Grants, 

1958-57 pertaining to Travancore-
Cochin State and motions to re-
duce the Dernands. 

Vol. VIII. "013-19. 
DIscussion on Rules re emergency 

recruitment to l.A.S. 
Vol. V, 10176, 10176, 

Draft Constitution for Jammu and 
Kashmir-Laid on the Table. 

Vol. :LX, 260. 
General discussion of the Travan-

core-Cochin Budget 1956-57. 
Vol. V, 8229-38. 

Half-an-hour Discussion re develop-
ment grants to Manipur. 

Vol. VIII, fe8S-96. 
Half-an-hour Discussion re flood-

affected displaced persons in 
Agartala. ,~ .,. 

Vol. VII, 3400, 3401. 3402-04. 
BiBb Court Judges (Part A States) 

ltules, 1956-Laid on the Table. 
Vol. I, 1"80. 

Wgb,CC)urt Judges (Part A States) 
'l'rave1Iing Allowance Rules-Laid 
on the Table. 

Vol. IX, 1789. 

----------_ ... __ ._- .. _---- ... __ ._._ .... 
DATAR, SHRI: contd. 

Indian Penal Code (Amendmellt) 
Bill [Amndment of aect10ft 428: 
btl Pandit Thakur Das Bhor",HJ: 
Motion to consider. 

Vol. IV, 58"~0, 58515. 
Indian Penal Code (Amendment) 

Bill: [AmendmJent of sectibn 49'7: 
btl $hri Dabhi]: 
Motion to consider. 

Vol. VlI, 2855, 2816-80. 
Manipur (Village Authorities in Hill 

Areas) Bill: 
Motion for leave to introduce. 

Vol. IV, 8'711. 
Motion to con,lder. 

Vol. IX, 79-83, 95-102-
ConsideratiCNl of clauses. 

Vol. IX, 109-15, 

Motion to pass, as amended. 
Yol. IX. 118. 

M:anipur State Hill Peoples (Ad-
ministration) Regulation (Aful!nd-
ment) am, 1947: 
Motion to recommend to Rajya 

Sabha to agree to leave being 
l1'anted by Lok Sabha to· 
introduce the Bill: 

Vol. n, 285'7, 28111. 
Vol. V, 100.-30. 

Vol. IV, 6702-03, 6704, 6'105-06, 
1'110. 

Motion re Report of U.P.S.C. for 
1955-56. 

Vol. X, 428", 4286, 4292, 
4293, "296-4304. 

Notaries Rules, 1956-Laid on the 
Table. 

Vol. I, 1211. 
Notification under All India Ser-

vices Act, 1951-Laid on the Table. 
Vol. X, 20'71. 

Part C States (Laws) Amendment 
Bill: 
Motion to consider. 

Vol. IX, 126-27, 131-33. 

Consideration of clauses. 
Vol IX, 133, 134-38. 

Motion to pa&., as amended. 
Vol. IX, 136, 13'1. 

--------:.....-----~--,,--- ... - _ .... " ... 
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DATAR, SHRI: contd. 

President's Acts· re Travancore-
Cbchin-Laid on the Table. 

VoL IX. 259-60. 
~dent's Proclamation re Kerala-

Laid on the Table. 
Vol. IX, 10 

Ptesident's Proclamation re Travan-
core-CoChiti-Laid on the Table. 

Vol. ill, 3596. 
~rgilnlsed states (Scheduled 

Castes and Scheduled Tribes) 
tietermlnation of Population 
Rules-Laid on the Table. 

Vol. IX, 1000. 
Representattdl'l of the P~le 

(Second Amendment) Bill: 
. lIiIotiori to consider as repotted by 

Select Committee. 
Vol. nI, 8434. 

Rf!S61ution re appointment of com-
mittee on 1Vorking of Directive 
Principles of States Policy. 

Vol. VIII, 5131, 5158-71. 
ReSolution re: Industrial Service 

Commission. 
Vol. I, 112, 142-47. 

Reaolution f"e President's Proclama-
tion re Kefala. 

Vol. IX, 1739. 1773-88. 
Statement re land administration 

in Cantonment Areas-revision of 
existing Rules and Orders-Laid 
on the Table. 

Vol. X, 3125. 
Statement 1'e police firing at Nachou 

(Manipur)-Laid on the Table. 
Vol. II, 2381. 

States Reorganisation Bill: 
:Motion for extension of time for .. ( 

presentation of Report of Joint 
Committee. 

Vol. V, 8136. 
Consideration of clauses. 

Vol. VII, 2239, 2251, 2275, 2276, 
2278, 2283-84, 2286, 2287, 
2293, 2295, 2319-34, 2440-
48, 2472-74, 2475, 2568, 2602, 
2652-53, 2676, 2677, 2680, 
3681, 2684, 2685, 2686, 2687, 
2689-90, 2690-91, 2692, 2693, 
2895, 2696, 2699, 2701, 2702, 
2'705 2'106, 2708, 2709, 2710, 
2'112:15, 2716-17, 2718, 2719. ----_._--------

DATAR, SHRI: contd. . ' 
Statistical information re. W~I 

of Preventive Detention Act, 1950 
during the period 30th September, 
1954 to 31st December, 1'5B-Laid 
on the Table. 

Vol. V, 8133, 8134. 
Suppression of Immoral Traffic in 

Women and Girls Bill: 
Motion to consider as reported by 

Select Committee. 
Vol. IX, 1449-67, 1517, 

1533, 1582-84. 
ConiideratioD of clauses. 

Vol. IX, 1567-68, 1571, 1676. 
1578. 1582, 1585-86, 1587-88. 

Motion to pass, as amended. 
Vol: IX, 1688. 

TravancOl'e-Cochin State Legislature 
(Delegation of Powers) Bill: 
Motion for leave to introdiJee. 

Vol. V. 8829, Bal. 
Motion to consider. 

Vol. V, 9716-19, 9745-4 •. 
Amendment to circulate. 

Vol. V, 9745-49. 
Amendment to refer to select 

tcnnritit~. 
Vol. V, 9745-41. 

Consideration of clauses. 
Vol. V, 9'170, 9771-75. 

Motion to pass, as amended. 
Vol. V, 9784. 

Young Persons (Harmful Publica-
tions) Bill: 
Consideration of clauses. 

Vol. IX, 841, 842, sa. , 
DEATH(S): 

~f Acharya Narendra neva. 
Vol. I, 287-90. 'I 

~ Dr. Ambedkar. 
vf.. Vol. X. 2059-68. Y.. 
I\'0~ Dr. H. C. Mookerjee. 
r I ~ Vol. VII, 2533-36.\(,. 
~f Shri Bhawani Singh. 
r /' Vol. IX, 1. X. 
Vof Shri G. V. MavaJankar. 

Vol. I, 957-88 .. "l<, 
Lalchand Navalrai. 

Vol. I, 971. ,.::' 



---_._. . .. -.-.- .--
DBATH(S): contd. i 

\;;/4 Shri Meghnad Saba. I 
r /" Vol. I, 37-38. \(1 

~~ Natedan. Vol. I, 19. ' .. ", 

..,/0, Shri Shiva Dayal Upadhyay. 

j" -,;f-Ch'1"1 an":!:'; ~'l.y 
Vol. IX, 257. ~; 

Motion for Adjournment: 
Alleged - of some Na,as due to 

starvation. 
Vol. V, 9103-06. 

President's Address: 
Death of Kin, Tribhuvan of Nepal. 

Vol. I, 12. 
(In Hindi) 2. 

DEB, SHRI S. C.: 
~ Attention to Matter of Ur-

gent Public Importance: 
Continued firing by Pakistan 

forces into Indian territory. 
Vol. V, 9574. 

Committee on Petitions: 
Presentation of Tenth Report. 

Vol. VIII. 6981. 
Demands for Grants, 1956-57-RaiI-

ways and motions to reduce the 
Demands. 

Vol. II, 1903-06. 
Discussion re exodus of Hindus from 

East Pakistan to India. 
Vol. V, 10150 

Discussion re fixation of pay scales 
and other service conditions of 
employees of Life Insurance Cor-
poration. 

Vol. X. 3302. 
Finance Bill: 

Motion to consider. 
Vol. IV, 5822-26. 

Industrial Disputes 
and Miscellaneous 
Bill: 

(Amendment 
Provisions) 

Consideration of clauses 
Vol. VI, 664, 670-72. 

Resolution f'e scholarships for child-
ren of political sufteren. 

Vol. X, 3085-86. 

DEB, SHRl S. C.: contI!. 
States Reorganisation BW: 

Motion to consider as reported by 
Joint Committee. 

Vol. VI, 1501-M. 
Consideration of clauses 

Vol. VI, 1831-32. " 
Vol. vn, 2816. 

DEFENCE CAPITAL OUTLAY: 
Demands for Grants, 1956-57: 

Vol. II, 3180, 3180-3243, 3263-
ISl6. 

Demands for Grants on Account. 
1956-57. 

Vol. n, 2219, 2238'. 
DEFENCE EMPLOYEES: 

Demands for Grants, 1956-57: 
Defence Services, Effective-

Army: 
Motion to reduce the Demand: 

Delay in confirming Defence 
civilian workers. 

Vol. n, 3180-3243, 3251. 
3253-3314. 

Need for declaring Agra as 
'B' class area for the pur-
pose of granting hou.~ rent 
and city compensatory 
allowance to army pet'8On-
neI. 

Vol. II, 3180-3243, 3149. 
3253-3314. 

Need for decUuing ~pur as 
'A' class area for the pur-
pose of granting house rent 
and city compensatory 
allowances to the army per-
sonnel. 

Vol. II, 3180--3243. 
3249, 3253-

3814. 
Need for proper utilisation of 

the pre-1948 non-Gazetted 
staff in the Ordnance orga-
nisations with their high 
technical qualifications and 
experience. 
• Vol. n, 3180-3243, 314'1. 

3253-331"-
Need for reviewing the oftlcer 

and J.C.O. cadres with a 
view to reduce multiplicity 
01 posts for doing identical 
work in the same unit. 

VoL n, 318~243, 3248.-
3253---33101. -_._-_._-------------- --
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DD'&NCE EMPLOYEES: contd. 
I)emands for Grants, 1956-57: contd. 

Defence Services, Effective-
Army: contd. 
Motion to reduce the Demand: 

contd. 
Need for reviewing the offt-

eel'S and organisation and 
enlisting for it cooperation 
of the civil administration 
at District and Sub-Divi-
sion level 

. J Vol. n, 3180-3243 3248, 
3253-3314. 

Need to remove disparities in 
the service condition of in-
dustrial and non-industrial 
employees in Defence Ser-
, .. ices. 

Vol. n, 3180-3243, 32151, 
3253-3314. 

Retrenchment of civilian 
workers in Defence instal-
lations. 

Vol. II, 3180-3243 
3251, 3253--3314-

Sense of insecurity and dis-
contentment among Defence 
personnel. 

Vol. n, 3180-3%43, 3249, 
3253--3314. 

Ministry of Defence: 

Motion to reduce the Demand: 
Need to provide accommoda-

tion to Defence personnel 
combatants and civilians 
serving in places isolated 
from the cities. 

Vol. n, 3180-3243, 
3246, 3253-3315. 

Permanency of industrial and 
other employees of Defence 
Department. 

Vol. n, 3180-3243, 3246, 
1258-3315. 

Motion for Adjournment: 
Impending retrenchment of-. 

Vol vm, 6785-90. 
Statement re retrenchment of 

surplus workers in Defence 
installations-Laid on the 
Table. 

Vol. VUI, 6616. 

DEFENCE EMPLOYEES' FEDERA-
TION, ALL INDIA: 
Demands for Grants, 1956-57: 

Ministry of Defence: 
Motion to reduce the Demand: 

Functioning of negotiating:, 
agency between Defence 
Department and the. 

• Vol. II, 3180-3243, 3246. 
3253--3315. 

Victimization of the offtce bearers. 
of the-. 

Vol. n, 3180-3243, . 
3244-45, 3253-

3314. 
DEFENCE EQUIPMENT 

Demands for Grants, 1956-57: 
Defence Services, effective 

Army: 
Motion to reduce the Demand: 

Failure to and our dependence 
on foreign sources for the 
supply of equipment and 
stores for Defence Services. 

Vol. II, 3180-3243,. 
3250, 3253--3314. 

DEFENCE INSTALLATIONS: 
Statement re retrenchment of sur-

plus workers in -- Laid on 
the Table. 

VoL m, 6616. 
See also "Ordnance Factories." 

DEFENCE, MINISTRY OF: 
Demands for Excess Grants, 1951-S%. 

Vol. VII, 3920, 3922-M,. 
3955 

Demands for Grants, 1956-57: 
Vol. n, 3178-3315. 

Defence Services, effective-
Army: 
Motion to reduces the Demand: 

Stores purchase policy of the. 
Vol. II, 3180-3243, 3249,. 

3253--3314. 
Ministry of Defence: 

Motions to reduce the Demand: 
Denial of trade union rights 

to civilian defence workers 
in Jammu and Kashmir. 

VoL n, 3246, 3253-3314. 
J'allure to check corruption 

and inefftciency in Defence 
expenditure and to take· 
adequate action on Audit 
and P.A.C. Reports. 

Vol. IT, 3180-3243, 3244,. 
3253--3314. . -------------------_._ ........ . 



.. 
. DEFENCE, MINISTRY OF: tontd. 

Demands for Grants, 1956-57: contd. 
Mlnllltry of Defence: coft.td. 

Motions to reduce the Demand: 
contd. 
Failure to co-operate with 

other Ministries in ensuring 
adequate defenoe to har-
bours and Ports. 

Vol. II, 3180-3243, 3244, 
3253-8314. 

Fililure to coordinate the 
Defence machinery with 
civilian efforts in providing • 
a trained labout force tor 
nation building, capable of 
being switched over for 
Defence purposes. 

Vol. II, 318O-a2U, 3244, 
8253-3314. 

hilure to develop our 
Ordnance factories to pro-
vide every equipment need-
M for Our Defence Forces. 

Vol. II, 3180-3243, 3245, 
3253-3314. 

Failure to formulate a defence 
policy so as to construct 
counteract threats of attack 
from outside with superior 
weapons. 

Vol. II, 3180-3248, 3243, 
3253-3314. 

Failure to make adequate 
provision for the defence of 
the country in view "f the 
recent activities of Pakistan 
in particular and of the 
MEADO and SEATO powers 
in general. 

Vol. n, 3180-3243, 3245, 
3253--3314. 

Failure to make provision for 
compulsory military train-
ing of every adult Indian. 

Vol. II, 3180-3243, 3245, 
3253-3314. 

Failure to modernise wea-
pon- manufacture techni-
que and wherever neces-
sary, to obtain essential 
requirements from outside. 

Vol. II, ·3180-3243, 3244, 
3253-3314. 

------_.---_._._. 
DEFENCE, MINts'l'RY OF: .etmM. 

Demands for Grants, 1956-5'1: eoIlIcl. 
MiniStry of Defence: contd. • 

Motions to reduce the Demand: 
contd. 
Functioning of negotiating" 
.. ene,. between Defence 
Debartment arid the All 
India Defente Employees 
}o'ederation. 

Vol. II, 3180-8243, 3M6. 
3253--1314. 

Lack of Civil DefenCe unital 
and of adequAte A.A. guns 
and other military defence 
measures in urban .and 
Jndustrialeentres. 

Vvl. II, 3180-3243, 3244. 
3253-3314. 

Lack of plans for expansion 
of education and training 
facilities among the Defence 
Forces so as to facilitate the 
absorption of ex-service 
perionnel in civilian life. 

Vol. n, 3180-3243, 3244, 
S~53-8314. 

Need for eady payment of 
compensation to those pe0-
ple in Manipur whose fields 
were damaged in the 
construction of air-fields 
during 1942-45 by Allied 
Forees. 

Vol. D, 31SO-8!43, 3245, 
1253-3314. 

Need for improvement of 
Ordnance faCtories. 

Vol. II, 3180-3243, 3244. 
3253-3314. 

Need for organising an ade-
quate Military Intelligence 
Service from among the 
three Services with the c0-
operation of other Minis-
tries. 

Vol. n, 3180-3243, 3245, 
3253-3314. 

Need for organising specialist 
troops for arduous tasks like 
Ute commando 1D'lits in 
other countri~s. 

Vol. II, 31.80-3243, 3243, 
3253--3314. 
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D~CB, MINISTRY OF: contd. 

Demands for Grants, 1956-57: contd. 

Ministry of Defence: contd. 
Motions to reduce the Demand: 

" contd. 

, d, ,. 

Need for re-organisation of 
defence machinery in view 
of foreign military aid to 
Pakistan. 

Vol. II, 3180-3243, 3243, 
3283-3314. 

Need to implement the 
recommendations of Baldev 
Singh Committee on the 
reorganisation of Ordnance 
factories. 

Vol. II, 3180-3243, 3246, 
3253-,1314. 

Need to provide accomodation 
to Defence personnel com-
batants and civilians serving 
in places illolated from the· 
cities. 

Vol. II, 3180-3243, 3246, 
8253---3314. 

Need to provide our armed 
forces with improved 
weapons of offence and 
defence. 

Vol. II, 3180-3243, 3243, 
3253-3314. 

Permanency of industrial and 
other employees of Defence 
Department. 

Vol. II, 3180-3243. 3246, 
3263-3314. 

USe of Rule 5 of Central 
Services (Ministerial Ser-
vices) Rules, 1949 against 
defence workers. 

Vol. II. 3180-3243, 3246, 
3253-3314. 

Victimisation of the Office-
bearers of the All India 
Defence Employees' Federa-
tion. 

Vol. II, 3180-3243, 3244-45, 
3253--3314 .• 

Demands for Grants on 
Account, 1956-57. 

Vol. II, 2219, 2221-22. 

, 
DEFENCE POLICY: 

Demands for Grants, 1958-5'1. 
Defence Services, effective-

Army: 
Motion to reduce the Demattd: 

Defence pollcy of GOVel'll-
ment. 

. Vol. II, 3180-3243, 3249, 
3253--3314. 

Ministry of Defence: 
Motion to reduce the Demand: 

Failure to formulate - so as to 
counteract threats of attack 
from outside with superior 
weapons. 

Vol. I, 3180-3243, 3243, 
3263-1314. 

DEFENCE PRODUCTION BOARD: 

Demands for Grants, 1956-S7: 
Defence Services, effective--

Army: 
Motion to reduce the Demand: 

Non-inclusion of representa-
tives of workers in Or-
dnance factories on the -. 

Vol. II, 3180-3243, 3250, 
3263--3S14. 

DEFENCE SERVICES: 

Appr()priation Accounts etc. Defence 
Services, 1953·54, and Audit Re-
port, Defence Service, 1955.-Laid 
on the Table. 

Vol. I, 575-76. 
Appropriation Accounts of Defenee 

Service, 1954-55 and Audit Report, 
1956-Laid on the Table. 

Vol. X. 4078-79. 
Demands for Grants, 1956-57. 

Defence Services, effective--
Army: 
Motion to redu~e the Demand: 

Corruption and maladminis-
tration in the --. 

Vol. II, 3180-3243, 3250, 
3253--3314. 

Failure to end our depend-
ence on foreign sources for 
the supply of equipment 
and stores for -. 

Vol. II. 3180--3243, 3250, 
3253-3314. 
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BD'BNCE SERVICES: contd. 

1 
j 

Demands for Grants, 1956-1i'1: ccmtd. 

Defence Servic~s, effective-Army: 
eontd. 

Need to remove disparities in 
the service conditions of 
industrial and non-iridus-
trial employees in -. 

Vol. II, 3180-3243, 32151, 
3253-33104. 

Question of revising the exist-
ing laws governing the ser-
vices. 

Vol. II, 3180-3243, 32150, 
3253-3314. 

Ministry of Transport: 
Motion to reduce the Demand: 

Necessity for oo-ordinatinl 
the three - for defence 
needs of harbours, ports and 
light-houses. 

Vol. II, 8480-3518, 
3520-33. 

DlD'IlNCE SERVICES, EFFECTIVI'r-
AIR FORCE: 
Demands for Grants, 1956-57: 

Kotlona to reduce the Demand: 
Vol. n, 3179 3180-3243, 

3253-3318. 
Necessity tor expanding the Air 

Wing Of the N.C.C. 
Vol. II, 3180-3243,3253, 

3253-3314. 
Need for adequate aids and sub-

sidies to flying clubs and gliding 
clubs. 

Vol. II, 31SO-3243, 3253, 
325~14. 

Provision of necessary equip-
" ment and instructors tor-para-
;e troop training. 
.t Vol. II, 31SO-3243, 3253, 
t 325~14. 

Urgent need tor orpnizinJ the 
AIr Defence Reserves and the 
Auziliary Air Force. 

Vol. II, 31SO-3243, 3253, 
3253-3314. 

J)emanicls for Grants on Account, 
1118-S'7. 

Vol. II, 2219, 2222. 

---------.---'- .... _-
DEFENCE SERVICES, EFFECTIVE 

-ARMY: 
Demands tor Grants, 1956-57: 

Motions to reduce the Demands: 
Vol. II, 3178-79, 3180-

3243, 32~SI5. 
Administration of Kanpur Can-

tonment. 
Vol. II, 3180-3243, 3249. 

3258 1114_ 
Corruption and maladministration 

in the Defence Services. 
Vol. II, 3180-3243, 3250, 

3253-3314. 
Detence policy of Government. 

Vol. II, 3180-3243, 3249. 
3253-3314. 

Delay in confirming Defence 
civilian workers. 

Vol. II, 3180-3243, 321H. 
3253--3314. 

Desirability of reviving the Army 
Grow More Food campaign on 
lines adopted by other countries 
to stimulate the enthusiasm of 
the personnel. 

Vol. II, 3180-3243, 3248. 
3253--3314. 

Failure of the Government to dis-
tribute rupees sixty lakhs. for 
the war-atfected people of 
A.R.M. areas of Manipur. 

Vol. lIt 3180-3243, 3251. 
3253-3314. 

Failure to end our dependence on 
foreign sources tor the supply 
of equipment and stores for 
Defence Services. 

Vol. n, 3180-3243, 3215O~ 
3253--3314. 

Failure to provide tor adequate 
educational and vocational 
training centres in the Army. 

Vol. n, 3180-3243, 3248~ 
12~315. 

Failure to take effective steps 
for the rehabilitation and re-
settlement of ex-services 
personnel. 

Vol. II, 31~243, 3260. 
3263-3314. 

." 



'lW1InII 'fO POUIt'fii&N'1'R BIl88IONS, 1956 
• .-•• ¥ -: ---_. -~.- , .• ----------------_ ... -._._._._ .... ---. 

.DEFJ:NCE SERVICES, EFFECTIVE-
ARMY: contd. 
Demands for Grants, 1956-57: contd. 

Motion to reduce the Demand: 
contd. 

Imperative need for providing 
for non-technical units of the 
T.A. in urban areas to give 
opportunities to the civilian 
youths in towns faT having 
military training. 

Vol. II, 3180-3243, 3247, 
3253---3314. 

Importance of maintaining con-
tinuity in Lok Sahayak Sena 
training by organizing appro-
priate squads through the 
Community Project Adminis-
trations or otherwise. 

Vol. II, 3180-3243, 3247, 
3253-3314. 

Labour policy of· the Ministry of 
Defence in relation to the 
workers employed in Defence 
establishments. 

Vol. n, 3180.:-3243, 3250, 
3253-3314. 

Mass reversions of skilled 
workers in ordnance factories. 

Vol. II, 3180-3243, 32~1, 
3253-3314, 3253-3314. 

Measures for ensuring the 
successful operation of the 
short service system so as to 
have, at lesser costs, larger 
reserves and potential reserves 
trained for any emergency. 
Vol. II, 3180-3%43, 3248, 

3253-3314. 
Measures to expand the scope 

for rehabilitation of ex-
servicemen in civil life. 
Vol. II, 3180-3243, 3248, 

3253-3314. 
Need for declaring Agra as B 

class area for the purpose of 
granting house rent and city 
compensatory allowance to 
the Army personnel. 
Vol. II, 3180-3243, 3249, 

3253-3314. 

DEFENCE SERVICES, EFFECTIVE-
ARMY: contd. 
Demands for Grants, 1956-57: cORtd. 

Motion to reduce the Demand: 
contd. 
Need for declaring Kanpur .. 

A class area for the purpose 
of granting house rent and 
city compensatory allowances 
to the Army personnel. 
Vol. II, 3180-3243, 3M1, 

3253, 3314. 
Need for grant of hill allow-

ance to Defence workers serv-
ing in Nilgiris. 
Vol. II, 3180-3243, WI, 

3253-3314. 
Need for proper utilisation of 

the pre-1948 non-Gazetted 
staft in the ordnance organi-
sations with their high techni-
cal qualifications and experi-
ence. 
Vol. II, 3180-3243, 3247, 

3253-3314. 
Need for providing courses tor 

training for non-Gazetted 
cadres of the Military Eng-
ineering Service. 
Vol. n, 3180-3243, 3M7. 

3253-3314. 
Need for reviewing the officer 

and J.C.O. cadres with a view 
to redUce multiplicity of pods 
for doing identical work in 
the same unit. 
Vol. n, 3180-3243, 3248, 

3253-3314. 
Need for reviewing the officers 

and organisation and enliBt-
ing for its co-operation of the 
civil administration at District 
and Sub-Division level. 
Vol. n, 3180-3243, 3248, 

3253-3314. 
Need to change the set up at 

the Directorate General of 
Ordnance Factories in order 
to ensure efficiency. 
Vol. II, 3180-3243, 3247, 

3253-3314. ----------_.---_ .. _ .. - ._._ .... _ ..... . 



DBPENCE SERVICES, EFFECTIVE-
ARMY: contd. 

Demands for Grants, 1958-67: contd. 

Motion to reduce the Demand: 
eontd. 
Need to remove disparities in 

the service conditions of in-
dustrial and non-industrial 
employees in Defence 
Services. 
Vol. II, 3180-3243, 3251, 

3263--3314. 
Need to reorganize and expand 

the Military Engineering 
Service, so as to undertake 
military works departmentally 
and to take up civilian works 
as well. 
Vol. D, 31$0-3243, 3247, 

3253--3314. 
Need to review the technical 

qualifications for the post of 
D.G.O.F. and officers under 
him 
Vol. II, 3180-3243. 3248, 

3253--3314. 
Non-inclusio!) of representatives 

of workers in ordnance fac-
tories on the Defence Produc-
tion Board. 
Vol. II, 3180-3243, 3260, 

3253--3314. 
Non-publi,cation of the Baldev 

Singh Committee Report on 
Defence Production Establish-
ments. 
Vol. II, 3180--3243, 3250, 

3253-3314. 
Policy towards trade union func-

tionaries in Defence Ministry. 
Vol. II, 3180-3243, 3251, 

3253--3314. 
Que,tion of revising the exist-

J,ng 'laws fOverning the 
a.ervices. 
Vol. II, 3180-3243, 3250, 

3253--3314. 
Re~nc?ment in the ordnance 

faetOrles. 
Vol. II. 3180-3143. 3249, 

3253-3314. 

DEFENCE SERVICES. EFF2C'ftfI&-
ARMY: contd. ' 
Demands for Grants, 1958-1'1: contd. 

Motion to reduce the Demand:,' 
contd. 

Retrenchment of civilian 
workers in defence installa-
tions. 
Vo1. II, 3180-.3243, 3251. 

3258-3314. 
Sense of insecurity and dis-

contentment among Defence 
personnel. 
Vol. II, 3180--3243. 3249. 

3253-3314. 
Stores purchase policy of the 

Defence Ministry. 
Vol. II, 3UJ0-3243, 3249, 

3253-3314. 
Use of armed forces for policing 

purposes. 
Vol. II. 3180-3243, 3248, 

3253-3314. 
Demands for Grants on Account. 

1966':5'1. 
Vol. II, 2219-2221. 

DEFENCE SERVICES, EFFECTIVE-
NAVY: ' 

Demand$ for Grants, 1966-6.7. 
Vol. II, 31'19, 3180-3243, 

3253-3315. 

Moti0!ls to reduce the Demands: 
Desirability of naval association 

with oceanographic and hydro-
graphic surveys and with 
deep sea fishing Projects. 
Vol. II, 3180-3249, 3262. 

3253-3314. 
Failure to co-operate with the 

Transport Ministry expanding 
merchant-shipping and in-
ensuring port and harbour 
defences. 
Vol. II, 3180-3248, 3252, 

3253-3314. 
Insufficiency of our Nit"". 

Vol. n, 3180-3243, 3253, 
3253-3314. 
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DKFENCE SERVICES, EFFECTIVE-
N~vY: contd. 
Demands for Grants, 1956-57: contd. 

Motions to reduce the Demand: 
cOAtd. 
N~Q for bllildini up Naval 

Volunteers and Naval Auxi-
liaries, especially from among 
tlle coastal sea-faring classes. 
Vol. II, 3180-3243, 3253-

3314. 

Need for co-opemtion with the 
Fisheries, Industries, Co-
operation and other depart-
ments of the Union and State 
Government for having second 
lines for coastal defence. 
Vol. II, 3180-3243, 3252, 

3253-3314. 
Need for expanding the Navy 

Wing of the N.C.C. 
Vol. II, 3180-3243, 3252, 

3253-3314. 
Need for having a Boys' Train-

ing Establishment in tl)e 
Gopalpur-Chilka area. 
Vol. II, 3180-3243, 3252, 

3253-3314. 
Need for subsidising rowing, 

swimming and aquatic clubs 
and utilising such organisa-
tion for recruitment to the 
Navy and to Naval Auxiliaries. 
Vol. II, 3180-3243, 3252, 

3253-3314. 
Policy of purchases and loans 

at naval vessels and equip-
ment from the United King-
dom. 
Vol. II, 3180-3243, 3252, 

3253-3314. 
Demands for Grants on Account, 

1956-57. 
Vol. II, 2219, 2222. 

DllfENCE SERVICES, NON-EFFEC-
TIVE CHARGES: 
Dttmands for Grants. 1956-57. 

Vol. Il, 3179, 3180-3243, 
3253-3316. 

Demands for Grants on Account, 
·1868-57. 

Vol. n, 2219, 2222. 

DELEGATION(S) ABROAD: 

Demands for Grants, 1956-57: 

External Mairs: 

Motion to reduce the Demand: 

Sending of cultural missions 
to foreign countries. 
Vol. III, 3600--88, 3689-

3708, 3720-63, 3763, 
3764-76. 

Half-an-hour discussion re Cultural 
Delegation to U.S.S.R. and Eut 
Europe. 

Vol. X, 2781-96. 

DELHI: 

Demands for Gmnts, 1956-57: 

Aviation: 
Motion to reduce the Demand: 

Opening of residential schools 
for the children of Civil 
Aviation staff at Madras. 
Bombay, Calcutta and 
Delhi. 

Vol. II, 3325-85, 3394, 
3396-3449. 

Opening of schools in Madras. 

Delhi: 

Bombay, Calcutta and --
for Civil Aviation Depart-
ment staff. 

Vol. II, 3325-85, 3392, 
3396-3449. 

Vol. m. 4935, 4938-58, 4961-
5028, 5032, 5051--5110. 5113-

28, 5129. 
Motions to reduce the Demand: 

Continued use of Urdu by Delhi 
Police Force. 
Vol. III, 4938-58, 4961-5028, 

5032, 5051-5110. 
Growing corruption in Delhi 

Police Force. 
Vol. III, 4938-58, 4961-5028,. 

5032., 5051-5110. 
Shadowing of leaders of politi-

cal parties by Delhi Criminal 
Investigation Department. 
Vol. III, 4938-58, 4961--5028, 

5032,,5051--5110, 5113--28. 
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DELHI: contd. I 
Demand for Grants, 1956-57: contd. '1 

Other Civil Works: 
Motion tu reduce the Demand: 

Failure to complete and revise 
the seniority lists of wor:t-
charged staff in Second 
Circle Delhi State, Aviation, 
Planning, Rehabilitation, 
Central construction, Horti-
culture, Southern Electrical,. 
Madras Central, Bombay 
Central, Calcutta Central 
No. I, Calcutta Central 
No. II and Madhopur 
Circles. 

Vol. III, 4321-53, 4361-
96, 4400-16. 

Failure to provide any medi-
cal facility to the work-
charged staff outside Delhi. 

Vol. III, 4321-53, 4360, 
4361-96, 4400_16. 

Need for electrification of 
class IV staff quarters at 
Delhi. 

Vol. III, 4321-53, 4359. 
4361-96, 4400-16. 

Need for providing street 
lighting in the work-charged 
ltaff quarters areas in Pusa. 
Queensway and Vinaj"t-
nagar. 

Vol. III, 4321-53, 4369. 
4361-96, 4400_16. 

Public Health: 
Motion to reduce the .&Jemand: 

Failure to stop pollution of 
Jamuna water with sewage 
from Delhi. 

Vol. m, 4250-58, 4261, 
4266-4318. 

Demands for Grants on Account, 
1956-57. 

Vol. II, 2219-2228. 
Demands for Grants, 1956-57-Rail-

ways: 
Miscellaneous Expenditure: 

Motion to reduce the emand: 
Delay in carrying out the 

doubling of Delhi-Mathur. 
line and inadequate provi-
sion therefor. 

Vol. n, 1899--1982, 1946, 
1970-2040 . 

DELHI: contd: 

Demands for Supplementary Grall" 
1956-57. 

Vol. X, 3134, 3135-88, 8170. 
3172-81.·-

Motion to reduce the Demand: 
Constitution of the Advilor7 

Committee for Delhi. 
Vol. X, 3185-88, 31'18, 

3172-8'r. 

Inordinate delay in the dia-
posal of disputes referred to 
the Industnal ~bunal 
Delhi. 
Vol. X, 3135-88, 31'18. 

3172-8'7. 
Motion for Adjournment: 

Alleged lathi charge by Delhi 
Police. 

Vol. III, W~. 
Cracker explosion in Ramlila 

Grounds. 
Vol. IX, UJ55-18. 

DELHI (CONTROL OF BUILDING 
OPERATIONS) CONTINUANCJ: 
BILL (as passed by Rajya Sabba): 
See under "BILL(S)". 

DELHI DEVELOPMENT PROVI-
SIONAL AUTHORITY: 
Motion re election to the Authoril,r. 

Vol. I, an. 
DELHI JAUNDICE ENQUIRY CO)(-

MITrEE: 
Demands for Grants, 1956-67: 

Ministry of Health: 
Motion to reduce the DeID8Dd: 

Action taken on -- Report. 
Vol. III, 4250-58, 4259, G8I-

all. 

DELHI PREMISES 
AND EVICTION) 
BILL: 

(REQUISITION 
AMENDMENT 

Statement showing action taken ~ 
Government on various asspranMi 
etc. given during discussion _ 
the Bill-Laid on the Table. 

Vol. m. .1..,. 
See also under "Bill (I) ". 

. -_. -.. ------------_._-_. 
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DELHI ROAD TRANSPORT AUTHO-
RITY: 
Demands for Grants, 1956-57: 

Miscellaneous Departments and 
Expenditure under the Ministry 

~ ot Transport: 
Motion to reduce the Demand: 

Labour employed in th~ --. 
Vol. II, 3460-3516, 3519, 

. 3520-33 
Working of the --. 
Vol. n, 3460-3516, 3519, 

3520-33. 

Report of -- tor 1953-54 and 1954-
55-Laid on the Table. 

Vol. V, 8963. 

DELHI STATE ELECTRICITY 
BOARD: 
Budget estimates of -- tor 1956-

57-Laid on the Table. 
Vol. V, 10027. 

DELHI TENANTS (TEMPORARY 
PROTECTION) BILL (as passed by 
Rajya Sabha): 
See under "BILL(S)". 

DELHI WHEAT (MOVEMENT CON-
TROL) ORDER, 1956: 
Laid on the Table. 

Vol. IX, 8. 

DELIMITATION COMMISSION ACT: 
Final Order No. 31 under -Laid on 

the Table. 
Vol. IV, 6175. 

DELIMITATION OF PARLIAMEN-
TARY AND ASSEMBLY CONSTI-
TUENCIES ORDER, 1956: 
Laid on the Table. 

lit. Vol. X, 3708. 

';; DELIVERY OF BOOKS (PUBLIC 
1; LIBRARIES) AMENDMENT BILL: 
~:' See under "BILL(S)". 
'i 

{DEMANDS FOR EXCESS GRANTS, 
'!. 1951-52: 
'~ Andamans and Nicobar Islands. 
; Vol. VII, 3921-54, 3956. 

Archaeology . 
Vol. VII, 3920, 3922-54, 3955. 

Civil Defence. 
Vol. VII, 3921, 3922-54, 3956. 

109 LSD-ll. 

DEMANDS FOR EXCESS GRANTS, 
1951-52-contd. 
Commercial Intelligence and StatU-

tics. ' 
Vol. VII, 3920, 3922--115. 

Ministry ot Defence. 
Vol. VII, 3920, 3922-54, 3955. 

Ministry of Natural Resources and 
Scientific Research. 

Vol. VII, 3922-54, 3958. 
Miscellan~ous. 

Vol. VII, 3921, 3922-54, 3955. 
Miscellaneous Adjustments between 

the Union and State Governments. 
Vol. VII, 3921, 3922--54, 3953-

58. 
Miscellaneous Departments. 

Vol. VII, 3920, 3922-54, 3955. 
Presentation of statement show· 

ing --. 
Vol. VII, 3254. 

Suptlrannuation Allowances and 
Pensions. 

Vol. VII, 3921, 3922--54, 3955. 
Survey of India. 

Vol. VII, 3921, 3922--54, 3956. 

DEMANDS FOR EXCESS GRANTS, 
1950-51-RAIL WAYS: 

Appropriation to Revenue Reserve 
Fund. 

Vol. II, 2303-46. 
Open Line Works-Additions. 

Vol. II, 2303-46. 
Ordinary Working Expenses-

Miscellaneous Expenses. 
Vol. II, 2303-48. 

Ordinary Working Expensu-
Operation other than Sta1! and 
Fuel. 

Vol. II, 2303-48. 
Presentation of the statement. 

Vol. II, 1568.-

DEMANDS FOR EXCESS GRANTS, 
1951-52-RAILWAYS: 

Appropriation to Revenue Reserve 
Fund. 

Vol. II, 2304-47. 
Dividend Payable to General 

R'evenues. 
Vol. II,2305-48. 
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DEMANDS FOR EXCESS GRANTS, 
1951-52-Railways-contd. 

.Open Line Wo.rks-Additions. 
Vol. II, 2304--47. 

Ordinary Working Expenses-
Miscellaneous Expenses. 

Vol. II, 2304-47. 
Ordinary Working Expenses-

Operation other than Staft and 
Fuel. 

Vol. II, 2304--47. 
Payments to Indian States and 

Compani'E!s. 
Vol. II, 2304-47. 

Presentation ot the statement. 
Vol. II, 1~68. 

DEMANDS FOR EXCESS GRANTS. 
1952-58-RAIL WAYS: 

Ordinary Working Expenses-
Administration. 

Vol. II, 2305-48. 
Ordinary Working Expenses-

Operating Staff. 
Vol. II, 2305-48. 

Presentation ot the Statement. 
Vol. II, 1~68. 

DEMANDS FOR EXCESS GRANTS, 
1953-M-RAILWA YS: 

R'evenuE-Payments to Indian 
States and Companies. 

Vol. X, 3388-3402, 3405--~5, 
3458. 

Revenue--Working Expenses-
Administration. 

Vol. X, 3386, 3388-3402, 
3405-35, 3457. 

Revenue-Working Expenses-
Miscellaneous Expenses. 

Vol. X, 3387, 3388-3402, 
3405--55, 3458. 

Revenue--Working Expenses-
Operating Staff. 

Vol. X, 3387, 33~2, 
3405--55, 3457. 

Revenue--Working Expenses-
Operation (fuel). 

Vol. X, 3387, 338~02, 
3405-55, 3457. 

Revenue-Working Expenses-
Operation other than Staff and 

fuel. 
Vol. X, 3387, 3388-3402, 

3405-85, 3457-88. 

, 
I DEMANDS FOR EXCESS GRANTS. 
I 1955-54-Railways-contd. 

Revenue-Working Expenses-
Repairs and Maintenance. 

Vol. X, 3386, 338~02, 
3405--55, 345ft. 

Statement showing --, 
Vol. VIII, 6401. 

DEMANDS FOR GRANTS. 1956-57: 
Administration ot Justice. 

Vol. III, 5611. 

Agriculture. 
Vol. III, 4705, 4706-29. 4738-

42, 4743-4819, 4820. 

Motion to reduce the Demand: 
Disallowing the formation of 

trade union of the workers . 
in the lA.R.I. 
VQl. III, 4704, 4705, 4706-

30, 4740, 4743-4819. 

Excessive charges realised by 
the Government for re" 
clamation ot land by the 
Central Tractor Organisa-
tion resulting in difficulties 
to poor pealants whose 
lands are auctioned in case 
tl.e peasants fail to pay 
these charges. 

Vol. III, 4704, 470~, 4706-
30, 4739, 4748-4819. 

Failure of opportunity to 
monthly paid labour or 
casual labour in the Indian 
Agricultural Research In-
!ltitute for defending them-
selves before they are 
penalised. 

Vol. III, 4704, 4705, 4706-
30, 4742, 4743-4819. 

Failure to allow 15 days 
casual l'eave in a year to 
the monthly-paid labour 
in the I.A.R.I. 

Vol. m, 4704, 4705, 4706-
30, 4740, 4743---4819. 

Failure to confirm the month-
ly-paid labour in services in 
the ·Indian Agricultural Re-
search Institute. 

Vol. nI, 4704, 4705, 4706-
80, 4741, 4743-4819. ._-_._---- -.... - .. ------- ._--- --- - .. _ ............ _ .. _. 
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DE..'\{ANDS FOR GRANTS, 1956-57: 
contd. 
Agriculture: contd. 

Motion to reduce the Demand: 
eontd. 

'" Failure to convert the daily-
paid labour to monthly 
rated workers in the Indian 
Agricultural Research In-
stitute. 

Vol. III, 4704, 4705, 4706-
30, 4741, 4743-4819. 

Failure to designate the 
monthly-paid labour accord-
in, to their nature C1f 
work, such as ploughmen, 
milkmen etc., in the Indian 
Agricultural Research Insti-
tute. 

Vol. III, 4704, 4705, 4706-
30, 4741, 4743-4819. 

Failure to extend workmen's 
contributory provident fund 
to the monthly-paid 
labour in the Indian Agri-
cultural Research Institute. 

Vol. nI, 4704, 4705, 4706-30, 
4741, 4743-4819. 

Failure to form Works Com-
mittee in the IndiRn Agri-
eultural Research Institute 
as required under section 
3 01 the Industrial Disputes 
Act, 1947. 

Vol. m, 4704, 4705, 4706-
30, 4742, 4743-4819. 

Failure to give any medical 
facilities to the monthly-
paid labour in the Indian 
Agricultural Research In-
stitute. 

Vol. lU, 4704, 4705, 4706-
30, 4741, 4743-4819. 

Fail'Jre to give weekly of! to 
the monthly-pa'd labour in 
the I.A.R.I. 

Vol. III, 4704, 47011, 4';'06-
30,4740, 4743-4819. 

Fallure to grant taC'cavi loans 
to the poor peasants in 
Bhopal whose loans have 
b'een reclaimed by the Cent-
ral Tractor Orgahisation. 

Vol. nI, 4704, 4705, 4706-
30, 4739, 4743-4819. 

DEMANDS FOR GRANTS, 1956-57: 
contd. 
Agriculture: contds 
Motion to reduce the Demand:-

contd. 
Failure to pay any gratuity 

to the retrenched workers 
in the Indian Agricultural 
Research Institute as re-
quired under the Industrial 
Disputes Act, 1947. 

Vol. III, 4704, 4705, 4706-:-
30, 4742, 4743-4819. 

Failure to pay compensation 
to peasants whose lands 
were acquired by the Union 
over two years ago for the 
Intikheri Farm, Bhopa1. 

Vol. III, 4704, 4705, 4706-
30, 4739, 4743-4819. 

Failure to prescribe any time 
IIcale for monthly-paid 
labour of the Indian Agri-
cultural Research Institute. 

Vol. m, 4704, 4705, 4706-
30, 4741, 4743-4819. 

Need for establishing a unit 
of the Central Tractor 
Organisation in Chotanag-
pur. 

Vol. III, 4704, 4'705, 4706-
30, 4740, 4743-4819. 

Need for providing financial aid 
for starting fisheries in tribal 
areas of Chotanagpur. 
Vol. III, 4704, 4705, 4706-30, 

4740, 4743-4819. 
Need for training the farmers 

in crop variation in the State 
of Tripura. 
Vol. III, 4704, 4705, 4706-30, 

4739, 4743--4819. 
Need to encourage corn fiour 

growing in the State. 
Vol. III, 4704, 4705, 4706-30, 

4739, 4743-4819. 
Need to eneourage the farmers 

willing to develop marshy 
land, by providing proper 
drainage. 
Vol. III, 4704, 4705, 4706-30, 

4738, 4743-4819. 
Need to grant discharle certi-

ficates to the workers who are 
retrenched in the I.A.R.I. 
Vol. m, 4704, 4705, 4706-30, 

4741, 4743-4819. 
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DEMANDS FOR GRANTS, 1956-57: 
contd. 
Agriculture: eontd. 

Motion to reduce the Demand: 
contd. 
Need to grant house rent allow-

ance to the monthly-paid 
labour who are not proyided 
with any Government accom-
modation. 
Vol. Ill. 4704, 4705, 4706-30, 

4740, 4743-4819. 
Need to make proper survey of 

the water resources in the 
backward areas of Udayarpa-
layam, Perambalur and 
Musirt Taluks of Tiruchi 
District in Madras State. 
VoL III, 4704. 4705, 4706-30, 

4743--60, 4761--
4819. 

Need to start a basic agricul-
tural training centre in Tri-
pura. 
Vol. Ill, 4704, 4705, 4706-30, 

4738, 4743-4819. 
Negligence of the Central Trac-

tor Organisation in regard to 
the reclamation of lands be-
longir~g to the poor peasants 
in Bhopal. 
Vol. nI, 4704, 4705, 4706-30, 

4739, 4743-4819. 
Policy adopted by Govemm'ent 

in giving financial and other 
facilities to the agriculturists. 
Vol. III, 4704, 4705, 4706--

30, 4743--60, 4761-4819. 
Victimisation of monthly- paid 

labour and daily labour for 
trade union activities in the 
I.A.R.t. 
Vol. III, 4704, 4705, 4706--

30, 4740, 4743-4819. 
Andaman and Nicobar Islands 

Vol. Ill, 4935, 4936, 4938-58, 
4961-5028, 5033, 5051--5110, 

5113-48, 5129. 
Motion to reduce the Demand: 

Need ta set up a representa-
tive form of Government in 
Andaman and Nicobar 
Islands. 
Vol. Ill, 

5028, 
4938_58. 4961-
5033, 5tl51--5110, 

5113--28. 

DEMANDS FOR GRANTS, 1956-57: 
contd. 
Agriculture: contd. 

Motion to reduce the Demand: 
contd. 

Archaeology. 
Vol. Ill, 5387, 5388--5423, 5427, 

5428-82, 6483. 
Motion to reduce the Demand: 

FaHure of the Government to 
preserve in proper condi-
tion ancient monuments like 
Jumma Ma'sjid at Adoni in 
Andhra State. 
Vol. Ill, 5388--5423, 5427, 

5428--82. 
Failure to maintain in proper 

condition ancient monu-
ment called Venkanur 
Bhavi in Adoni and Halvi 
01 Adoni Taluq, Andhra 
State. 

Vol. III, 5427, 5428-82. 
Failure to maintain properly 

ancient monuments of 
Vijaynagar Kingdom in 
Hampi village of Bp.llary 
district in Mysore State. 
Vol. III, 5388--5423, 5427, 

5428-82. 
Atomic Energy Research. 

Vol. III, 5611. 
Audit. 

Vol. III, M85, 5488-98, 
5504-39, 5541-5602, 5604. 

Aviation. 
Vol. II, 3323-24, 3325--85, 

3391-3449, 3450. 

Motion to reduce the Demand: 
Abolition of single room tene-

ments for class IV staff. 
Vol. II, 3325-85, 3394, 3396-

3449. 

Abolition of written examina-
tion of aerodrome operators 
for crossing efficiency bar. 
Vol. II, 3325--85, 3393, 3396--

3449. 
Aecommodation for 'every mem-

ber of the staff of the Civil 
Aviation Department at all 
airports. 
Vol. II, 3325-85, 3396-34f9. ----....... -.. -. --.-... -'---~ ---------------.-.-----.--~--. ----
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DEMANDS FOR GRANTS, 1956-57: 
contd. 
Aviation: contd. 
Motion to reduce tht:' Demand: 

contd. 
Compensation for duty on 

gazetted holidays for opera-
tional staff of Civil Aviation 
Department. 
Vol. II, 332~5, 3393, 3396-

3449. 
Confirmation of all class nand 

III staff who have put in 
3 years' service. 
Vol. II, 3325-85, 3392, 3396-

3449. 
Contravention of the standing 

orders in the Indian Airlines 
Corporation. 
Vol. II, 332~, 3391, 3396-

3449. 
Extension of overtime allowance 

to all operational staff of Civil 
A viation Department. 
Vol. II, 332~5, 3393, 3396-

3449. 
Filling of all class Ii posts by 

promotion from class III staff. 
Vol. II, 3325-85, 3393, 3396-

3449. 
Free transport for children of 

staff going to school. 
Vol. II, 3325-85, 3395, 3396-

3449. 
Grant of in-charge allowance to 

non-gazetted staff holding 
charge' of aerodrome and com-
munication standing. 
Vol. II, 3325-85, 3394, 3396-

3449. 
Grant of weeklY' day off for all 

operational staff. 
Vol. II. 332~5. 3395. 3396-

3449. 
High price paid for aviation 

fuel. 
Vol. II. 3325-85, 3391. 3396-

3449. 
Immediate promulgation of 

service code and recruitment 
rules. 
Vol. II. 3325-85, 3394, 3396-

3449. 
Immediate restoration of 20 

days' casual leave. 
Vol. II, 3325-85, 3395, 3396-

3449. 

DEMANDS FOR GRANTS, 1956-57: 
contd. 
Aviation: contd. 

Motion to reduce the Demand: 
contd. 
lnadequate quartel'S for the 

employees of the Indian Air-
lines Corporation. 
Vol. II. 3325-85, 3391. 3396-

3449. 
Increase in the percentage of 

selection posts in aerodrome 
operators' grade from 15 per 
cent. to 25 per cent. 
Vol. II, 332~5, 3394, 3396-

3449. 
Irregularities in the matter of 

promotions in the Indian Air-
lines Corporation. 
Vol. II. 3325-85. 3391, 3396-

3449. 
Long hours of duty for chotQki. 

daT8 in Civil Aviation Depart-
ment. 
Vol. II, 332~5. 3393. 3396-

3.449. 

Need for appointment of an 
expert committee to review 
the service conditions of the 
Civil Aviation Department 
employees. 
Vol. II. 3325-85. 3395, 3396-

3449. 
Need for categorisation of staff 

strictly according to the for-
mula a,reed between em-
ployees and the management 
in the Indian Airlines Corpo-
ration. 
Vol. II. 3325-85. 3391, 3396-

3449. 
Need for extension of overtime 

allowance to all operating 
staft'. 
Vol. II. 3325-85, 3395. 3396-

3449. 
Need for grant of conveyance 

allowance and for removal of 
discrimination between airport 
statt and others in the Indian 
Airlines Corporation in that 
matter. 
Vol. II, 3325-85. 3392, 3396-

3449. 
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DEMANDS FOR GRANTS, 1956-57: 
contd. 
Aviation: contd. 

Motion to reduce the Demand: 
contd. 
N-eed for grant of gazetted holi-

days to the operating staff of 
Civil Aviation Department. 
Vol. II, 3325-85, 3395, 3396-

3449. 
Need for recognition of the 

Indian Airlines Corporation 
Employees' Union. 
Vol. II, 3325-a5, 3392, 3396-

3449. 
Need for regularisation of work-

ing hours of the employees in 
the Indian Airlines Corpora-
tion. 
Vol. II, 3325-85, 3392, 3396-

3'"9. 
Need for sanction of Hirakud 

Dam Project allowance to the 
staff of the Civil Aviation 
Department from 1st April. 
1954 to 30th September, 1954. 
Vol. II, 3325-85, 3396--3449. 

Need for aanction of Jammu 
operation al,lowance and 
Assam compensatory allow-
ance to Civil Aviation staff 
stationed in those places. 
Vol. II, 3325-85, 3394, 3396-

3449. 

Need of senior ~gineers taking 
minimum of direct technical 
responsibility. 
Vol. II, 3325-85, 3392, 3396-

3449. 

Non-functioning of the Works 
Committee. 
Vol. II, 3325-86, 3392, 3396-

3'"9. 
Opening of dispensaries at all 

major airport •. 
Vol. II, 3325-85, 3394, 3396-

3449. 
Opening of residential schools 

for the children of Civil 
. Aviation staff' at Madras, 
Bombay, Calcutta and Delhi. 
Vol. II, 3325-85, 3394, 3396-

3449. 

DEMANDS FOR GRANTS, 1956-67: 
contd. 
Aviation: contd. 

Motion to reduce the Demand: 
contd. 
Opening of schools in Madras, 

Bombay, Calcutta and Delhi -
for Civil Aviation Department 
staff. 
Vol. II, 3325-85, 3392, 3396-

3~. 
Provision of accident insurance 

to staff employed in hazardous 
jobs. 
Vol. II, 3325-85, 3392, 3396-

3449. 
Provision of accommodation and 

facilities before opening new 
aerodrOIres. 
Vol. II, 3325-85, 3895, 3396-

3449. 
Provision of free transport for 

Civil Aviation staff in case of 
sickness requirinl medical aid 
without insisting on medical 
certificates. 
Vol. II, 3325-85, 3394, 3396-

3449. 
Provision of free transport for 

school-going children of Civil 
Aviation Department staff. 
Vol. II, 3325-85, 3393, 3396-

3449. 
Purchase of Herons, Sky-

masters and other aircraft by 
the Indian Airlines Corpora-
tion. 
Vol. II, 3325-85, 3391, 3396-

3449. 
Recognition of Civil Aviation 

Department Employees' Union 
as a trade union. 
Vol. II, 3325-a5, 3395, 3396-

3449. 
Restoration of 20 days' casual 

leave. 
Vol. II, 3325-85, 3393, 3396-

3449. 
Revision of pay scales of techni-

cal staff of Civil Aviation 
Department. 
Vol. II, 3325-85, 3393, 3396-

Trade union statuI to 
Aviation Department 
ployees' Union. 

3449. 
Civil 
Em-

Vol. II, 3325-85, 3398, 3396-
3449. 
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DEMANDS FOR GRANTS, 1956-57: 
ccmtd. 
Aviation: ccmtd. 

Motion to red.uce the Demand: 
contci. 

•. Botanical Survey. 
Vol. III, ~55, 4557-90, 4592, 

4594--4616, 4680--4702, 4703. 
Motions to reduce the Demand. 
Failure to have any adequate 

research in the matter ot 
exploiting Indian herbs tor 
medical preparation. 
Vol. lU, 45117-90,4592, 41194-

4616, 4680-4702. 
Failure to prepare a comprehen-

sive list of indigenous medici-
4 nal plants. 

Vol. III, 4557-90, 4592, 4594-
4616, 4680--4702. 

Incomplete character of the bota-
n.cal survey now being done. 
Vol. III, 4557-90, 4592, 4594-

4616, 4680-4702. 
Broadcasting. 

Vol. III, 5610. 
Cabinet. 

Vol. III, 4935, 4938-58, 4961-
5028, 5032, 5051---5110, 5113-29. 

Motion to reduce the Demand: 
Expenses by the Government 

Hospitality Organisation on 
the Russian dignitaries. 
Vol. III, 4938-58, 4961-5028, 

5032, 5051-5110, 5113-28. 
Capital Outlay Of De,Partment of 

Atomic Energy. 
Vol. Ill, 5611. 

Capital Outlar of Forest. 
Vol. III, 4704, 4706, 4706-30, 

4743--60, 4761--4819, 4820. 

.. Capital Outlay of the Ministry of 
Commerce and Industry. 

Vol. III, 15194-5217, 5222, 5223-
32, 5237-5303, 5866-86. 

Motion to reduce the Demand: 
Failure of Government to 

advance suffic'ent amount ot 
loans and subsidies to the 
hand'oom industry. 
Vol. III, 5195-5217, 5222, 
5223-32, 5237-5803, 5366-85. 

Cap:tal Outlay of the Ministry of 
Education. 

Vol. III, 11388-5423, 5428-82, 
~. 

DEMANDS FOR GRANTS, 1956-57: 
contd. 
Capital Outlay of the Ministry of 

Education: contci. 
Motion to reduce the Demand: 

ccmtd . 
Failure of Government to pro-

vide suftlcient funds to 
Andhra State Government to 
build boatelt. 
Vol. Ill, 53~5423, 5428-8%. 

Capital Outlay of the Ministry of 
External Mairs. 

Vol. III, 3601-86, 3689-3708, 
3720--63, 3764--75, 3776. 

Capital Outlay of the Ministl'y of 
Health. 

Vol. nr, 4250-58, 4266--4318, 
4319. 

Capital Outlay of the Ministry of 
Home Affairs. 

Vol. III, 4935, 4937, 4938-58, 
4961-5028, 5051-5110, 

5113-28, 5130-31. 
Capital Outlay of the Ministry of 

Iron and Steel. 
Vol. nI, 5131-94. 

Motion to reduce the Demand: 
Failure to establish a steel plant 

at Virdhachalam in Tamilnad 
to make use of iron-ore avail-
able there and at Salem. 

Vol. III, 5131-93. 
Capital Outlay of the Ministry of 

Labour. 
Vol. III, 4825, 4827-87, 4894-

4933, 4934-
Capital Outlay of the Ministry of 

Natural Resources and Scientiflc 
Research. 

VOl. III, 4557-90, 4594--4616, 
4680-4702, 4704. 

Capital Outlay of the Ministry of 
Production. 

Vol. III, 4422-77, 4480-4534, 
.541-53. 

Motions to redUce the Demand: 
Delay in bringing into full 

operation the machine tool in-
dustry with special reference 
to the work of foreign experts. 
Vol. III, 4422-77, 4481, 4481-

.534, 4541-5:t 
Delay in reorganising the Na-

tional Instrument Factory. 
Vol. m, 4422-77, 4481, 4481-

4534, 4541-53. 
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DEMANDS FOR GRANTS, 1956-57: 
contd. 
Capital Outlay of the Ministry of 

Producti'ln: contd. 
Motion to reduce the demand: contd. 

Failure to set up synthetic oil 
factory. 
Vol III, 4422-77, 4481, 4481-

. 4534, 4541-5!. 
Hindustan Antibiotics Factory. 

Vol. III, 4422-77, 4481, 4481-
4534, 4541-53. 

Hindustan Cable Factory. 
Vol. III, 4422-77, 4481, 4481-

4534, 4541-53. 
Hindustan Insectide Factory. 

Vol. III, 4422-77, 4481, 4481-
4534, 4541-53. 

Setting up of Heavy Electrical 
Equipment Factory and the 
agreement thereof. 
VOl. III, 4422-77, 4481, 4481-

4534, 4541-53. 
Setting up of second D.D.T. fac-

tory and the second fertiliser 
factory. 
Vol. III, 4422-77, 4481, 4481-

4534, 4541-53. 
. Capital Outlay of the Ministry of 

Rehabilitation. 
Vol. III, 3871-3916, 3919-57, 

4014-95. 
Motions to reduce the Demand: 

Need to expedite the construc-
tion of buildin~s, roads, 
camps, homes and infirmaries 
for displaced persons in Tri-
pura by increasing the 
amount of aid. 

Vol. III, 3871-3916, 3919-57, 
4014-94. 

Need to give aid for construc-
tion of schools and colleges 
started by displaced persons 
in Tripura. 
Vol. III, 3871-3916, 3919-57, 

4014-94. 
Need to give aid to Agartala 

Municipality to build the Bar-
tala Bazar erected by dis-
placed persons at Agartala, 
Tripura. 
Vol. III, 3871-3916, 3919-57, 

4014-94. 
Need to give aid to motor 

. transport associations formed 

DEMANDS FOR GRANTS, 1956-57: 
contd. 
Capital Outlay of the Ministry of 

Rehabilitation: contd. 
Motions to reduce the Demand: 

contd. 
by displaced persons in 
Tripura. 
Vol. III, 3871-3916, 3919-57, 

4014-94. 
Capital Outlay on Broadcasting. 

Vol. III, 56]0. 
Capital Outlay on Buildings. 

Vol. III, 4321-53, 4361-96, 
4400-16, 44l8. 

Capital Outlay on Civil Aviation. 
Vol. V, 3324, 3325-85, 3396-

3449, 3451 
Capital Outlay on Currency and 

Coinage. . 
Vol. III, 5487, 5488-89, 5504-

39 5541-5602, 5606. 
Capital Outlar o~ India Securl':Y 

Press. 
Vol. Ill, 5487, 5488-98, 5504-

39, 5541-5602, 5606: 
• Capital Outlay on Indian Posts auCl 

Telegraphs (Not met from 
Revenue) . 

Vol. II, 3324, 3325-85, 3396-
3449, 3451. 

Capital Outlay on Mints. 
Vol. III, 5487, 5488-ga, -s5n';-' 

39, 5541-5602, 5606. 
Capital Outlay on Multipurpose 

Rlver Schemes. 
Vol. Ill, 4096-4142, 4148-85, 

4188-4248 
Capital Outla~' on Ports. 

Vol. n, 3460-3516, 3520-33, 
3535. 

Capital Outlay on Roads. 
Vol. II, 3460--3516, 3519-33, ~535 

Inadequacy of outlay on roads 
in TranvBncore-Cochin State 
having regard to the special 
unemployment position in the 
State. 
Vol. II, 3460-3516, 3519, 

3520-33. 
Policy in regard to capital out-

lay in road building. 
Vol II, 3460-3516, 3520-33 

Census. 
VOl. III, 4935, 4936, 4938-58, 

4961--5028, 5051--5110, 
5113-28, 5129 . --_._-------.. __ ._ ... _--_. __ .. 
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DEMANDS FOR GRANTS, 1958-57: 
contd. 
Central Road Fund. 

Vol. II, 3459, 3460-3516,' 
3520-33, 3534. 

•. Chief Inspector of Mines: 
Vol. III, 4825, 4826, 4827-87, 

4893, 4894-4933, 4934. 
Motions to reduce the Demand: 

Inadequacy of deterrent punish-
ment and prosecution for 
infringement of Mines Act. 
Vol. III, 4827-87, 4893, 4894-

4932. 
Maintenance of roads in mining 

area around Barajamda. 
Vol. III, 4827-87, 4893, 4894-

4933. 
Need to improve the relations 

between mine labourers and 
employers in Barajamda 
Area. 
Vol. III, 4827-87, 4893, 489'4-

4933. 
Violations of the safety regula-

tions in mines. 
Vol. III, 4827-87, 4893, 4894-

4933. 
Civil Defence. 

Vol. III, 4825, 4827-87, 4894-
4938, 4934. 

Civil Veterinary Service. 
Vol. III, 4705, 4706-29, 4742, 

4743-60, 4761-4819, 48~0. 
Motion to reduce the Demand: 

Need to extend veterinary aid 
to the hill areas of Tripura. 
Vol. III, 4704, 4705, 4706-80, 

4742, 4743--4819. 
Commercial Intelligence :and 

Statistics. 
Vol. III, 5194-5217, 5228-32, 

5237--5308, 5386--88 
Communications (Including 

National Highways). 
Vol. II, 3459, 3460--3519, 3520-

33,3534. 
Motions to reduce the Demand: 

Delay in constructing the bridge 
at Aroor, Mukkam and 
AlwaYe in Travancore-
Cochin. 
Vol. n, 3460--3516, 3519 

3520--33. 

DEMANDS FOR GRANTS. 1956-57: 
contd. 

Need for construction of bridges 
over all major rivers connec-
ting highways. 
Vol. II, 3460--3516, 3519, 

8520--33. 

Commuted Value of Pensions. 
Vol. III, 5488-98, 5504-39, 

5541-5602, 5606. 

Currency. 
Vol. III, 5485, 54.88-98, 

5504-39, 5541-5602, 5804. 

Customs. 
Vol. m, 5484, 5488-98, 

5504-39, 5541-5602, 5603. 
Defence Capital Outlay. 

Vol. III,. 3180, 3180--.1243, 
8255-3316. 

Defence 
Force. 

Vol. 

Services, Effective-Air 

II, 3129, 3180-3243, 
3258-3316. 

Motions to reduce the Demand: 
Necessity for expanding the Air 

Wing of the N.C.C. 
Vol. II, 3180-3243, 3253, 

3253-3314. 

Need for adequate aids and 
subsidies to flying clubs and 
glidings clubs. 
Vol. II, 3180--3243, 3253, 

3253-3314. 
Provision of necessary . equip-

ment and instructors for 
Paratroop training. 
Vol. II, 3180-3243, 3253, 

-3314. 
Motions to reduce the Demand: 

Urgent need for organising the 
Air Defence Reserves and the 
Auxiliary Air Force. 
Vol. II,' 3180-3243, 3253, 

3253-3314. 

Defence Services, Effective-
Army. 
Vol. II, 3178-79, 3180-3243, 

3253-3ltJ.5. 
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-------_._-----
DEMANDS FOR GRANTS, 1956-57: 

contd. 
Defence Services, Effective-Air 

Force: contd. 
Motion to reduce the Demand: 

contd. 
Motions to reduce the Demand: 

Administration of Kanpur Can-
tonment. 
Vol. II, 3180-3243, 3249, 3253-

3314. 
'Corruption and maladministration 

in the Defence Services. 
Vol. II, 3180-3243, 4250, 3253-

3Ui. 
Defence policy of Government. 

Vol. II, 3180-3243, 3249, 3253-
3Ul 

Delay in confirming defence 
civilian workers. 
Val. n, 3180-3243, 3251, 3253-

331(. 

Desirability of reviving the Army 
Grow More Food Campaign on 
lines adopted by other countries 
to stimulate the enthusiasm of 
the personnel. 
Vol. II, 3180-3243, 3248, 3253-

3314 

Failure of the Government to 
distribute Rupees sixty lakhs 
for the war-affected people of 
A.R.M. areas of Manipur. 
Vol. II, 3180-3243, 3251, 3253-

. 3314. 

Failure to end our dependence on 
foreign sources for the supply 
of equipment and stores for 
Defence Services. 
Vol. II, 3180-3243, 4250, 3253-

3314. 

Failure to provide for adequate 
educational and vocational 
training centres in the Army. 
Vol. II, 3180-3243,3248, 3253-

3314. 

Failure to take effective steps 
lor the rehabilitation and 
testtlement of ex-services 
personnel. 
Vol. II, 1180-3243, 3250, 

3253-3314. 

I 

I 
I 

I 

I 

DEMANDS FOR GRANTS, 1956-57; 
contd. 
Defence Services, Effective-Army: 

contd. 
Motion to reduce the Demand: 

contd. 
Imperative need for providin, 

for non-technical units of the 
T.A. in urban areas to eive 
opportunities to the civilian 
youths in towns for havin, 
military training. 
Vol. It, 8180-3243, 3247, 

3253-3314. 

Importance of maintaining con-
tinuity in Lok Saha} ak Sena 
training b-J organising appro-
priate squads through the 
Community Project Adminis-
trations or otherwise. 
Vol. II, 3180-3243, 3247, 

3253-3314. • Labour policy of the Ministry 
of Defence in relation to the 
workers employed in Defence 
establishments. 
Vol. U. 3180-3243, 3250, 

3253-3314. 

Mass reversions of skilled 
workers in ordnance' factories. 
Vol. II, 3180-3243, 3251, 

8253-3314. 

Measures for ensuring the 
successful operation of the 
short service system 10 as to 
have, at lesser costs, larger 

reserves and potential 
reserves trained for any 
emergency. 
Vol. II, 3180-3243, 3248, 

3253-3314. 

Measures to expand the scope 
for rehabilitation of ex-
servicemen in civil life. 
Vol. II, 3180--'213, 3248, 

3253-3314. 

Need for declaring Agra as B 
class area for the purpose of 
granting house rent and city 
compensatory a!!owP.."lce to 
the Army personnel. 
VOl. II, 3180-3243, 3249, 

8253-3314. 
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DEMANDS FOR GRANTS, 1956-57: 
contd. 

Defence Services, Effective-Army: 
cOf'l.td. 

Motion to reduce the Demand: 
contd. 

Need for declaring KanpUr as A 
cIas., area for the purpose ot 
granting house rent and city 
compensatory allowances to the 
Army personnel. 
Vol. II, 3180-3243, 3249, 3253-

33l4. 
Need for grant of hill allowance to 

defence workers serving in 
Nilgiris. 
Vol. II, 3180-3243, 3251. 3253-

:1314. 
Need for proper utilisation of the 

pre-1948 non-Gazetted staff in the 
ordnance organisations with their 
high technical qualifications and 
experience. 
Vol. II. 3180-3243. 3247, 3253--

3315. 
Need for providing courses tor 

training for non-Gazetted cadre. 
of the Military EDgin~m~ 
Service. 

Vol. II, 3180-3243, 3247, 3253-
1314. 

Need for reviewing the officer 8Jld 
J.e.o. cadres with a view to 
l"educe multiplicity of posts for 
doing identical work in the same 
unit. 
Vol. II, 3180-3243, 3248. 3253-

3314. 
Need for l't!viewing the omcers and 

OI'ganisation and enlisting for it 
cooperation of the civil adminis-
tration at Distric:t and Sub-
Division level. 
Vol. n, 3180-3243, 32.a, 3253--

33HI. 
Need to change the set up of the 

Directorate General of Ordnance 
Factories in order to ensurt! 
efficiency. 
Vol. II 3180-3243, 3247, 3253-

, 33l4. 
Need to remove disparities in the 

service conditions of industrial 
and non-industrial employees in 
Defence Services. 
Vol. II, 3180-3243,3251, 3253--

3314. 

\ 

I , 

DEMANDS ~'OR GRANTS, 1956-57: 
contd. 
Defence Services, Effective-Army: 

contd. 
Motion to reduce the Demand: 

contd. 
Need to reorganize and expand the 

MIlitary Engineering Service so 
as to undertake military works 
departmentally and to take up 
civilian works as well. 
VoL II, 3180-3243, 3247. 3253-

3314. 
Need to review the technical quali-

fications for the post of D.G.v.F. 
and officers under him. 
Vol. II, 3180-3243, 3248, 3253-

3314. 
Non-inclusion of representatives of 

workers in ordnance factories on 
the Defence Production Board. 
VOl. II. 3180-3243, 3250, 3253-

Non-publication of 
Singh Committee 
Defence Production 
menu. 

1814. 
the Baldev 
Report on 

Establish-

Vol II 3180-3243, 3250, 3253-
. , . 3314. 

Policy towards Trade Union Func-
tion arise in Defence Ministry. 
Vol. II, 3180-3243, 3251, 3253--

3314. 
Question of revising the existing 

laws governini' the services. 
Vol, II. 3180-3243, 3250, 3253--

3314. 
Retrenchment in the ordnance 

factories. 
Vol. II, 3180-3243 3249, 3253-

• 3314. 
Retrenchment of civilian workers 

In defence installations. 
Vol. II, 3180-3243. 32tH, 3253-

3314. 
Sense of insecurity and discontent-

ment among Defence Personnel. 
Vol. II, 3180-3243, 3249, 3253-

3314. 
Stores purchase policy of the 

Defence Ministry. 
Vol. II, 3180-3243, 3249, 3253-

3314. 
Use of armed forces for policing 

purposes. 
Vol. II, 3180-3243, 3249, 3253-

3314. 
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DEMANDS FOR GRANTS, 1956-57: 
contd. 
Defence Services, Effective-Navy. 

Vol. II, 3179, 3180-3243, 3253-
3315. 

Motions to reduce the Demand: 
Desirability of naval association 

with oceanographic and hydro-
«raphic surveys and with deep 
sea fishing projects. _ 
Vol. II, 3180-3243, 3252, 3253-

3314. 
FaUure to co-operate with the 

Transport Ministry expanding 
merchant-shipping and in ensur-
ing port and harbour defences. 
Vol. II, 3180-3243, 3252, 3253-

3314-
Insufficiency of our Navy, 

Vol. II, 3180-3243, 3253, 3253-
3314. 

Need fOl building up Naval Volun-
teers and Naval Auxiliaries, 
~specially from among the coastal 
sea-faring classes. 
Vol. II, 3180-3243, 3253, 3253-

3314. 
Need for co-operation with the 

Fisheries Industries, Co-opera-
tion and other departments of 
the Union and State Govern-
ments for having second lines for 
coastal defence. 
Vol. n, 3180-3243, 3252, 3253-

3314. 
Need for expanding the Navy Wing 

Of the N.C.C. 
Vol. II, 3180-3243, 3252, 3253-.. 

3314-
Need for having a boys' training 

establishment in the Gopalpur-
Chilka area. 
Vol. II 3180-3243, 3252, 325.'i-

, 3314. 

Policy of purchases and loans of 
navaL vessels and equipment from 
the United Kingdom. 
Vol. II 3180-3243. 3252, 3253-

• 3314. 

DEMANDS FOR GRANTS, 1956-57: 
camd. 
Defence Services, Non-Effective 

Charges. 
VOl. II, 3179, 3180-3243, 3253--

3316. 
Delhi. , 

Vol. III, 4935, 4938-58, 4961-
5028, 5032, 5051-5110. 

5113-28, 5129. 
Motions to reduce the Demand: 

Continued use of Urdu by Delhi 
Police Force. 
Vol. III, 4938-58, 4961-5028, 

5032. 5051--5110. 
Growing corruption in Delhi 

Police Force. 
Vol. III, 4938-58, 4961-5028, 

5032, 5051-511.0. 
Shadowing of leaders of political 

parties by Delhi Criminal In-
vestigation Department. 

Vol. m, 4938-58, 4961-5028, 
5032, 5051--5110, 5113--28. 

Department of Atomic Energy. 

Department 
Affairs. 

Education. 

of 
Vol. Ill. 5611. 
Parliamentary 

Vol. III, 5611-12. 

Vol. III, 5387-5423, 5427-8:>', 
5483. 

Motions to reduce the Demand: 
Defects in administration of 
National Archives. 
Vol. III, 5388-5423, 5427, 

5428-82. 
Irregularity in payment of cen-

tral scholarships to students 
belonging to scheduled castes, 
scheduled tribes and other 
backward classes. 
Vol. III, 5388-5423, 5427, 

fi428-82. 
Service conditions of laboratory 

helpers in the Indian Institute 
of Technology, Kharagpur. 
Vol. III, 5388-M23, 5427-82. 

Need for subsidising rowing, EmploYment Exchanges ~nd 
swimming and aquatic clubs.. nnd Resettlement. 
utilising such organisations for Vol III, 4825, 482fi0.--87, 4893, 
rectuitment to the Navy and to 4894-4933, 4934. 
Naftl Auxiliaries. . Expenditure on Displaced Persons. 
Vol. II, 3180-3243, 3252, 3253- Vol. III, 3870, 3871-3916, 391'/-

U14~. ______ ---------------~-7~,-~-1-~-5. 
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DEMANDS FOR GRANTS, 1956-57: 
contd. 
Expend:ture on Displaced Persons: 

contd. 
Motions to reduce the Demand: 

'II contd. 
Bureaucratism in the functionillg 

of the Rehabilitation Depart-
ment of Tri~ura. . 
Vol. III, 3870, 3871-3918, 3917, 

3919--57 4014--94. 
Need tor establishing' township 

colonies at Taliamhra, Malagaor. 
Belonill. and Nutannagar. 
Vol. III, 3870, 3871-3916, 3917, 

3919-57, 4014--94. 
Need for opening of transit camps 

and improving the conditions of 
the existing camps. 
Vol. III, 3870, 3871-3916, ~917. 

3919-57, 4014--94. 
Need for pa)-ing compensation to 

displaced persons before 1957 for 
immovable property. 
Vol. III, 3870, 3871-3916, 3918, 

3919--57, 4014-94. 
Need fOr speedy disposal of the loan 

petitions under Contributory 
Housing Scheme for the displaced 
persons in Trlpura. 
Vol. III, 3870, 3871-3916, 3918, 

3919-57, 4014-94. 
Need to extend to village areas 

industrial loans of higher cate-
gories for the di : placed persons in 
Tripura. 
Vol. III, 3870, 3871-3916, 3918, 

3919--57, 4014-94. 
Need to form an advisory body 

representing all shades of opinion 
to advice on the rehabilitation 
work in Tripura. 
Vol. Ill, 3870, 3871-3916, 3917, 

3919--57, 4014-94. 
Need to give adequate amount of 

loan to the cooperative societies 
fot'Jlled by the refugees in 
Tripura. 

Vol. III, 3870, 3871-3916, 
3918, 3919-57, 4014-94. 

Need to increase the amount of aU 
categories of available loans for 
old and new refugees in Tripura. 
Vol. m. 3870, 3871-3916, 3918, 

3919-57, 4014-94. 

DEMANDS FOR GRANTS, 1956-57: 
contd. 
Expend:ture on Displaced Persons: 

contd. 
Motions to reduce the Demand: 

contd. 
Need to providf' land and monetary 

aid to the displaced persons of 
Maslichera Camp who left it on 
being attacked by wild beasts. 
Vol. III, 3870. 387]-3916, 3917, 

3919-57, 4014-94. 
Need to s~eed up the ~ranting of 

temporary scheme loans to dis-
placed personr; in Tripura. 
Vol. III, 3870, 3871-3918, :i918, 

::1919--57, 401~94. 
Need to start small scale' industries 

to provide employment to the 
refugee,! in Tripura. 
Vol. III, 3870, 3871-3916, 3918, 

3919-57, 401~94. 
Need to r;top ejectment of displa'.:ed 

persons from the land on which 
they· have already settled. 
Vol. III, 3870, 3871-3916 3917, 

3919-57, 4b1~94. 
Rehabilitation of non-claimants 

and smalling the number of 
instalments to complete price of 
hou!les and shops allotted to them. 
Vol. Ill, 3870, 3871-3916. 3919-

57, 4014-94. 
Exploration of Oil and Natural Gas. 
Vol. nI, 4556, 4557-90, 4594-

4616, 4680-4702 4703--04. 
External Affairs. ' 
Vol. III, 3600-86, 3687-3708, 

3720-75. 
Motions to reduce the Demand: 

Apartheid policy of South African 
Government vis-a-vis Indians. 

Vol. III, 3600-86, 3698, 3708, 
3720-63, 3764, 3764-

75. 
Attitude of Pakistan towards 

India and the measures to meet 
it. 
Vol. III, 3600-86, 3688, 3689-

3708, 3720-63, 3764-
75. 

Consequences and implications of 
our association with the Com-
mon-wealth of Nations. 

Vol. III, 8600-86, 3689, 3708, 
3720-63, 3764, 3764, 3764-

75. 
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DEMANDS FOR GRANTS, 1956-57: 
contd. 
External Affairs: contd. 

Motions to reduce the Demand: 
contd. 
Continued holding of Goa by the 

Portuguese. 
Vol. III, 3600-86, 3689-3708, 

3720-63, 3764, 3764-75. 
Continuous abnormal influx of 

Hindus from Pakistan. 
Vol. III, 3600-86, 3689-3708, 

3720-63. 3764, 3764-75. 
Desirability of informing the 

United Nations that it has nothing. 
to do with the Kashmir issue. 
Vol. III. 3600-86, 3687, 3689-

3708, 3720-63, 3764-'75. 
Desirability of selecting Fort!ign 

Service personnel from amongst 
the public workers and poUtleal 
leaders in the country. 
Vol. III, 3600-86, 3689-3708, 

Expatriation 
Ceylon. 
Vol. III , 

3720-63, 3764-75. 
of Indians from 

3600-86, 3689-3708, 
3720-63, 3763, 3764_'75 .. 

Failure to accord full diplomatic 
recognition to the German 
Democratic Republic. 
Vol. III, 3600-86, 3687, 3689-

3708, 3720-63, 3764--75. 
Frequent attacks on Indian border 

by Pakistan. 
Vol. III, 3600-86, 3689-3708, 

3720-63, 3764 1'764-'715. 
Need for integration of Dadra and 

Nagar Haveli into the Union of 
India. 
Vol. III, 3800-86, 3689-3708, 

3720-63, 3764, 3'764-75. 
Need for preference to the tribal 

candidates in the selection to t.he 
Indian Frontier Administrative 
Service. 

Vol. III, 3600-86, 3689, 3689-
3708, 3720--63, 3764--75. 

Need for withdrawal of Kashmir 
issue from the U.N.O. 
Vol .. III, 3600-86, 3689-3708, 

3720-3763, 3764-75. 
Our, relations with border kingdoms 

of Nepal, Bhutan, Sikkim and 
Tibet. • 

Vol. IU, 3600-66, 3688, 3689-
3'708, 3720-63, 3764-75. 

DEMANDS FOR GRANTS, 1956-57: 
contd. 
External Affairs: contd. 

Motions to reduce the Demand: 
contd. 

Policy of recruitment to Indian f' 

Foreign Service. 
Vol. III, 3600-86, 3689-3720-63, 

3763, 3764-75. 
Position of Indians in Burma. 

Vol. III, 3600-86, 3689-
3708, 3720--63, 3764--75. 

Problems arising out of the prese~t 
phase of our relations with Pakis-
tan. 
Vol. III, 8600-86, 3687, 3689-

3708, 3720-63, 3764-75. 
Problem of suteless citizens of 

Indian origin in' Celyon. 
Vol. III, 3600-86, 3688, 3689-

3708, 3720-8763, 3764-75. 
Programme Of collective peace lor 

Asian countries. 
Vol. III, 8600-86, 3688, 3689-

8708, 3720-3763, 3764-75. 
Question of plebiscite in Kashmir in 

view of Pakistan having joined 
SEATO and MEDO. 
Vol. III, 3600-86, 3688, 3689, 

3708, 3720-8763, 376+-75. 
Sending of cultural missions to 

foreign countries. 
Vol. III, 3600-86, 3689-3708, 

3720-63, 3768, 3784--75. 
Situation arising in India by the 

creation of SEATO and MEDO 
Vol. III, 3600-86, 3688, 3689-, 

3708, 3720-63, 3'164-75. 
Situation in regard to Goa. 

Vol. m, 3600-86, 3688, 3689-, 
3708, 3'720-63, 37M-75. 

To discuss public allegation'J 
regarding the work of our 
ConSUlate' General in New York. 
Vol. III, 3600-86, 3689, 3689-

3'708, 3720-63, 3764-'75. 
To discuss reported reference by 

Portugal to the World Court of 
the elimination by our people of 
certain former Portuguese "posscs-
,.ion. In India. 
Vol. III, 3600-86, 3689-3708. 

3720-376~. 3764-'/5. 
Forest. 

Vol. m, 4705, 4706-29. 4737-38, 
4'743-60, 4761-4820. 
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DEMANDS FOR GRANTS, 1956-57: 
contd. 
Forest: contd. 
Motions to reduce the Demand: 

Failure to start forest schools 
visualished in para 18 chapier 
37 of the First Five Year Plan. 
Vol. III, 4704, 4705, 4706-30, 

4738, 4743--4819. 
Indiscriminate slaughter of game 

in the forests. 
Vol. III, 4704, 4705, 4706-S0, 

3738, 4743-4819. 
Need to release all cultivate plain 
. lands under reserved forests for 

giving to landless tribals. 
Vol. III, 4704, 4705, 4706-30, 

8788, 4743-4819. 
Need to release from forest 

reservation all plain lands 
which can be converted into 
cultivable lands to make them 
available to landless tribals. 
Vol. III, 4704, 4705, 4706-30, 

4738, 4743-4819. 
Need to set up a Women's Food 

Coun'cil at Agarta!a for estab-
lishing annapuma restaurants. 
Vol. 1Il, 4704, 4705, 4706-30, 

4737, 4743-4819 .. 
Need to take proper steps to 

eradicate corruption in the 
Forest Department. 
Vol. In, 4704, 4705, 4'706-30, 

4743--60, 4761-4819. 
Service conditions of the 

employees of the Forest 
Research Institute, Dehra Dun. 
Vol. III, 4704, 4705, 4706-30, 

4738, 4743--4819. 
Geological Survl."~'. 

Vol. nI, 4556, 4557-90, 4591. 
4594-4616, 4680-4702, 4703. 

Motions to reduce the Demand: 
Inadequacy of Geological 

Survey. 
Vol. nI, 4557-90, 4593, 4594-

4618, 4680-4702. 
Inadequacy of surveyors for 

finding out important 
minerals. 
Vol. III, 4557-90, 4593, 4594-

4618, 4680-4702. 

DEMANDS FOR GRANTS, 1956-57: 
contd. 

Lack of qualified surveyors for 
the purpose of a complete 
geological survey in India. 
Vol. III, 4557-90, 4593, 4594-

4816, 4880-4702. 
Government Collieries. 

Vol. III, 4421, 4422-77, 4480-81, 
4481--4534, 4541-53, 45~4. 

Motion to reduce the Demand: 
Working of Government 

collieries and the condition of 
workers. 
Vol. m, 4422-77, 4480, 4481-

41534, 4541-53 . 
Grants-in-aid to States. 

Vol. III, 5486, 5488-98, 5504-39, 

Indian Posts 
Department 
Expenses). 

5541-5602, 560G. 
lind Telegraphs 

(Including Working 

Vol. II, 3323, 3325--85, 3387-90, 
3396-3449, 3450. 

Motions to reduce the Demand: 
Failure to fill up appointments 

on the basis of population of 
each community. 
Vol. II, 3325-85, 3390, 3396-

. siD. 
Failure to pay a reasonable 

salary to postmen and village 
post masters. 
VOl. II, 3325-85, 3390, 3396-

3449. 
FaUure to reserve different 

posts in service suitable to 
different qualifications. 
VOl. n, 3325--85, 3390, 33§6-

3449. 
Grants of family allowance @2 

Rs. 10/- per mensem per child 
subject to a maximum of Rs. 
30/- P.M. to P. &: T. officials. 

Vol. II, 3325-85, 3389, 3396-
3449. 

Inability of the Government to 
give telegraphic facilities to 
the people even yearS after 

the schemes are sanctioned. 
Vol. II, 3325-85, 3387, 3396-

8449. 
Incommodius unhealthy condi-

tion of office buildings. 
Vol. n, -3325--85, 3389, 3396-

3449. 
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DEMANDS FOR GRANTS, 1956-57: 
contd. 
Indian Posts and Telegraphs Depart-

ment (Including Working Expen-
ses): contd. 
Motions to reduce the Demand. 

contd. 
Increase in the registration fee. 

Vol. II, 3325-8~, 3387, 3396-
3449. 

Need for confirmation of 
employees who have put in 
more than a year's service. 
Vol. II, 3325-85, 3388, 3396-

3449. 
Need for grant of minimum 

pension not less than the 
minimum salary recommend-
ed by the Central Pay Com-
mision. 
Vol. II, 3325-85, 3388, 3396-

3449. 
~eed for restoration of P. T. O. 

Concession to the staff. 
Vol. II, 3325-85, 3388, 3396-

3449. 
Need to abolish the category of 

Assistant Inspector of Post 
Offices. 
Vol. II, 3325-85, 3388, 3396-

3449. 
Need to appoint a Parliamentary 

Commission to go into the 
fiscal policy of the depart-
ment. 
Vol. II, 3325-85, 3387, 3396-

3449. 
Need to open a telegraph office 

at T. Palur in Tiruchi Dis-
trict, Madras State. 
Vol. II, 3325-85, 3390, 3398-

3449. 
Need to open a telegraph oftlce 

Thirumalaivadi in Tiruchi 
District, Madras State. 
Vol. II, 3325--85, 3390, 3396-

344ft 
Need to open telegraph oJftcea 

in the rural areas. 
Vol. II, 8325-85, 3390, 3396-

3449. 
Need to provide telegraph facili-

ties in every Taluk Head 
Quarters. 
Vol. II, 3325-85, 3388, 3396-

3449. 

DEMANDS FOR GRANTS, 1956-57: 
contd. 
Indian Posts and Telegraphs De-

partment (Including Worldnl £:1:-
pens(!s): contd. 
Motions to reduce the Demands: 

contd. 
Need to step up expansion of 

Telephone system. 
Vol. II, 3325-85, 3388, 3396-

3449. 
Procedure prescribed for grant-

ing extension to the staff in 
the P. & T. Department by 
asking them to undergo a 
medical examination. 
Vol. II, 3325-85, 3389, 3396-

3449. 
Provision of lunch time to the . 

officials· working at post 
office counters. 
Vol. II, 3325--85, 3390, 3396-

3449. 
Provision of residential accom· 

modation for oftlcials draw-
ing more than Rs. 150 in 
Delhi. 
Vol. II, 3325-85, 3389, 3396-

3449. 
Restoration of P. T. O. conces-

sion to the officials of the 
P. & T. Department. 
Vol. II, 3325-85, 3389, 3396-

3449. 
Restoration or reduced house 

rent allowance to P. & T. 
officials in 'C' class stations 
in accordance ~th the 

Gadgil Committee's recom-
mendation. 
Vol. II. 3325-85, 3389, 3396-

3449. 
Slow progress in . the construe-

tion of quarters for the em-
ployees. 
Vol. II, 3325-85, 3388, 3396-

3449. 
Industries: 

Vol. III, 5194-5218, 5220-22, 
5223--32, 5237--5303, 5366---
86. 

Motions to reduce the Demand: 
Export of iron scraps. 

Vol. III. 5195-5217. 5222. 
5223--32, 5287--5303, 5366---
85. 



" 

'l'WELrl'H TO FOURTEENTH SESSIONS, 1958 ITT 

DEMANDS FOR GRANTS, 1958-57: 
contd. 
Industries: contd. 

Motions to reduce the Demands: 
contd. 
Failure of the Government to 

encourage small scale indus-
tries in Andhra State. 
Vol. III, 5195-5217, 5221, 

5223-32, 5237-5303, 5368-
85. 

Failure of the Government to 
open schools for textile 
technology for training wea-
vers in Andhra State. 
Vol. III, 5195-5217, 5221, 

5223--32, 5237--5303, 5368-
85. 

Failure of the Government to 
permit the Andhra State Gov-
ernment to start cement fac-
tories. 
Vol. lIt, 5195-5217, 5221, 

5223--32, 5237--5303, 5368-
85. 

Failure to give assistance to 
weavers impartially. 
Vol. Ill, 5195-5217, 5221, 

5223--32, 5237--5303, 5388-
85. 

Failure to set up or assist 
setting up enough cement 
plants to meet the growing 
demand of this essential com-
modity. 
Vol. III, 5195-5217, 5221, 

5223--32, 5237-5303, 5368-
85. 

Failure to let up or assist 
settilig up one or more modern 
cigarette factories in Andhra 
and utilise its famous Vir-
ginia Tobacco. 
VoL III; 5195-5217, 5221, 

5223-32, 5237--5303, 5368-
8S. 

Failure to take effective stepa 
to produce yarn on their own 
to supply it for the hand-
looms at reas&nably low rates. 
Vol. III, 5195--5217, 5220, 

5223-32, 5237--5393, 5368-
85. 

109 LSD.-12. 

DEMANDS FOR GRANTS, 1956-57: 
eontd. 
Industries: contd. 

Motions to reduce the Demand: 
contd. 
High prices of iron and steel 

needed for agricultural pur-
poses. 

Vol. III, 5195-11217, 5222, 
5223--32, 5237-5303, 5388-
85. 

Need for establishing a steel 
plant in the Sindri and 
Mahuda areas of the Dhanbad 
sub-district. 

Vol. Ill, 5194, 5195-5217, 5220, 
5223--32, 5237--5303, 5368-
85. 

Need to set up a factory fOl' 
manufacture of micanite .and 
mica insulators in Chotanag-
pur. 

Vol. Ill, 5195-5217, 5221, 
5223--32, 5237---5303, 5366-
85. 

Need to set up a fadory for 
manufacture of porcelaia 
utensils. 
Vol. III, 5195-5217, 5220, 

5223--32, 5237---5303, 5386-
85. 

Need to set up a factory for 
mlUlufacturing hydraulic t\11'l 
bin~s, generators and heavi 
electrical equipment in Chota..: 
nJlgpur. . 
Vol. III. 5195-5217, 5220, 

5223--3~, 5237---5303, 5366-
85. 

Policy of distributing steel. 
Vol, III; 5195---6al'7, 5222, 

5223--32, 5237-5303, 5368-
85. 

Reoent enhancerrteht of the 
prices of iron ana steel. 

Kutch. 

Vol. ttl, . 5195-8217, 522Z. 
5223--32, 5237--5303, 58S6-
8S. 

Vol. m, ."SS; 4938, 4988-51; 
4961-5028, 5051-11110, 5111-
28, 5130. 



INDEX TO LOK SABHA DEBATES-PART II 

.. ' 
DEMANDS FOR GRANTS, 1956-57: 

contd. . 
Motions to reduce the Demands: 

contd. 
Lighthouses and Lightships: 

Vol. II, 3459, 3460-3516, 3519, 
3520-33, 3534. 

Motions to reduce the Demand: 
Inadequacy of proper anan,e-

ments for warning ships 
against bad weather. 
Vol. II, 3460-3516, 3519, 3520-

33. 
Lack of proper communication 

in the coastal regions to helts 
sea-going craft. 
Vol. II, 3460-3516, 3519,3520-

33. 
Loans and Advances by the Central 

Government. 
Vol. III, 5488-Q8, 5504---39, 5Ml-

5602, 5607. 
Lok Sabha. 

Vol. III, 5612. 
Maaipur. 
Vol. m, 4935, 4937, 4938-58,4961-

5028, 5033-36, 5051--5110, 5113-
28, 5130. 
Motions to reduce the Demand: 

Abolition of Chief Commis-
sioner's rule and setting up of 
an elected legislature in 
Manipur. 
Vol. III. 4938-58, 4961-5028, 

5036, 5051-5110, 5113-
28. 

Cancellation of the Batta of the, 
400 landless agriculturists hi 
the Lamphel area, 
Vol. III, 4938-58, 4961--6028, 

5035. 5051-5110, 5113-
28. 

Construction of bazars for tribal 
people in all the important 
business centres in plain areas 
of Manipur. 
Vol. m, 4938-58, 4961-5028, 

5033. 5051-5110, 5113-
28. 

"ailure to appoint adequate 
number of hillmen in the 
various departments of the 
Government of ManipU7'. 
Vol. m, 4938-58, 4961-5028, 

5035, 5051--5110, 5113--
28. 

DEMANDS FOR GRANTS, 1956-51:: 
contd. 
Manipur: contd. 

Motions to reduce the Demand: 
contd. 
Failure to construct hosteta 

for tribal students in ImpbaL 
Vol. III, 4938-58, 4961~ 

5034, 5051--5110, 5113-
28. 

Failure to extend the PanchQat 
Act to the villages of MaDl-
pur. 
Vol. III, 

5034, 
28. 

4938-58, 4961---liOZ1. 
5051-5110, 511S-

Failure to implement develop-
ment schemes in both tribal 
and plain areas of Manipur. 
Vol. III, 4938-58, 4961-5028. 

5035, 5051-5110, 5113-
28. 

Immediate extension of relief. 
both in kind and cash for the 
famine-affected inhabitants of 
the Tamenlong Hill sub-divl-
sion. 
Vol. III, '4938-58, 4961-502lt 

5034, 5051-5110, 5113--
28. 

Inadequacy of the Tribal Wel-
fare Fund and its proper 
utilisation by the State Gov-
ernment. 
Vol. III, 4938--59, 4961--H28. 

5035, 5051-5110, 5111-
28. 

Inadequate supply of pipe wa. 
in the town of Imphal. 
Vol. III, 4938-58, 4961-5021. 

5034, 5051-5110, 5113-
28. 

Need for a sound land seWe-
ment policy in Manipur. 
Vol. III, 4938-58, 4961~ 

5()34, 5051--5110, 5113-
28. 

Need for tree and compulBor7 
primary education to tribal 
people. 
Vol. III, 4938-58, 4961-5028. 

5035, 5051-5110, 5113-
28. 

\ 



'l'WELPTH TO FOURTUNTH SJ:8SIONS, 1956 
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DEMANDS FOR GRANTS, 1956-57: 
contd. 
Manipur: contd. 

Motions to reduce the Demand: 
contd. 
Need for taking effective mea-

sures against leprosy in 
Tamenlong Sub-Division. 
Vol. Ill, 4938-58, 4961-5028, 

5034, 5051-5110, 5118-
28. 

Need of recruiting more hillmen 
in the Police Department of 
the State. 
Vol. Ill, 4938-58, 4961-6028, 

5034, 5051-5110, 511S--
28. 

Need to introduce the Assam 
scales of pay in all Depart-
ments of the Government of 
Manipur with retrospective 
effect from 1-4-1950. 
Vol. III, 4938-58, 4961-5028, 

5035, 5051-5110, 511S--
28. 

Policy of award of red blankets 
to the tribal chiefs of Mani-
pur. 
Vol. III, '4938-58, 4961-5028, 

5033, 5051-5110, 511S--
28. 

Problem of unemployment in 
Manipur. 
Vol. III, 4938-58, 4961-5028, 

5035, 5051--5110, 511S--
28. 

Reservation of Raina-Sanna 
Valley of Amarpur in Tri-
pura for tribal rehabilitation. 
Vol. m, 4938-58, 4961-5028, 

5036, 5051-5110, 511S--
28. 

Medical Services: 
Vol. III. 4249. 4250--58, 4260-61, 

4266-4318, 4319. 
14otions to reduce the Demand: 

Failure of the Government to 
give adequate financial aid to 
Andhra Government to start 
a medical college at Kurnool 
Vol. III, 4250-58, 4281, 4266-

4318. 
Proposed taking over the 

famous Tata Memorial Hospi-
tal at a high cost, while faci-

DEMANDS FOR GRANTS, 1956-57: 
contd. 

lities for the treatment of 
cancer are meagre and un-
sa tisfaciory. 
Vol. III, 4250-58, 4260. 4266-

4318. 
Meteorology: 

Vol. II, 3323, 3325-85, 3391, 
3396-3449, 3450. 

Motions to reduce the Demand: 
Need to give retrospective pro-

motion to those who were 
found fit for promotion by the 
Committee appointed by the 
Government in 1949 to review 
of alleged supersessions in 
the Meteorological Depart-
ment. 

Mines: 

Vol. II. 3325--85, 3391, 3396-
34~!l. 

Vol. 1Il, 4556, 4557-90. 459S--
461S, 4680--4702, 4703. 

Motions to reduce the D<!mund: 
Failure to help the tribals in 

the commercial exploitation of 
the rich natural resources in 
their area as envisaged in the 
First Five Year Plan. 
Vol. III, 4557-90, 4593, 4594-

4616, 4680-4702. 
Need for nationalisation of all 

mines in the country. 
Vol. III, 4557-90, 4593. 4594-

4616, 4680--4702. 
Need to stop individuals ar 

finns from obtaining leases of 
mines in different names of 
firms. 
Vol. III, 4557-90, 4593, 4594-

4616. 4680-4,{02. 
Policy pursued iri the matter 

of explOring and investigating 
gold mines in Malabar. 
Vol. III. 4557-90, 4594-4616, 

4680-4702. 
Ministry of Commerce and Indus-

try. 
Vol. III, 5194, 5195-5220, 

5228--32, 5237--5303, 5366--
86. 

Motions to reduce the Demanc!a: . 
Danger to national economy on 

account of increased invest-
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DJIlMANDS FOR GRANTS. 1956-5'1: 

contd. 
Ministry of Commerce and Industry: 

ccmtd. 
tftent of foreil11 capital ~ 
Indian industries. 
Vel. III. 1194. 5195-5218. 

5223--32. 523'1--5803. 5366-
85. 

Failure of the Government to 
take necessary action against 
the concerned authOl'ities res-
~osible for overpayment of 
Rs. 15 lakh in connection with 
the purchase of i share of 
Raja of Sirmur in the Nahan 
Foundry. 

Vol. III. 5194. 5195-5217. 5219, 
5223--32. 523'1--5303. 5366-
85. 

Inefficiency in implementing 
effiectively trie various indYS-
trial schemes in the C01,1ntry. 
VoL III, 5194, 5195--5218, 

5223--32, 5237--5303, 5366-
85. 

Need for giving protection to 
indigenous belting industry 
agaim't competition from 
fOJ:'eign .flrms. 
Vol. U1, 5194, 519~218, 

5223--32, 5237-5303, 5366-
86. 

Need lor revision of the rationa-
lisation policy in jute indus-
try. 
VoL III, 5194, 5195--5218, 

5223--32, 5237--5803, 5866-
85. 

Need for taking steps to increase 
export of shellac. 
\Tal. III, IH94, 5195--5fI8, 

5223--32, 5237-5303, 5366-
85. 

N~~ of aS8is~ce to the brass 
metal induatry. 

Vol. III, 5194, 51~217, 5219, 
5223--32, 5237--5303, 5366--
85. 

N1!ed of ensuring IUllply of 
'.ha.nkhl' to persona. engaged 
in the conch industry. 
V~. III, 51H, 5195-5217, 1220, 

~223-32. 523'1--5388, 1386-
85. 

DIlMANDS FOR GRANTS, 11l6 .. 1n: 
contd. 
Ministry of Commerce and Industt7: 

contd. 

Motions to reduce the Deitiand: 
conte!. 

Need of greater assistance to 
smaller engineering industri_ 
in West Bengal. 
Vol. III, 5194, 5195--521'1, 5220, 

5223--32, 5237--5303, 5366-
85. 

Need of imposing certain condi-
tions on the owners of jute 
mills which grant loans for 
modernis:ltion. 
Vol. III, 5194, 5195--521'1, 5220, 

5223--32, 5237--5303, 5366-
85. 

Need of taking more effective 
steps to enable the actual 
handloom weavers to get the 
benefit of the Cess Fund. 
Vol. III, 5194, 5195-5217, 5219, 

5223--32, 5237--5303, 5386-
86. 

Price of raw jute. 
Vol. m, 5HJ4, 5195-5217, 5219, 

5223--32, 5237--5303, 5366--
85. 

Problem of horn goods industry. 
Vol. III, 5194, 5195-5217, 5219, 

8228--32, 5237--5303, 5366-
85. 

Procedure of sale of arltclea 
manufa~tured in Nahan 
foundry and all other Gov-
ernment concerns under the 
Ministry. 
Vol. III, 5194, 5195-5217, 52~9, 

5223--32, 5237--5303, 53&8--
85. 

Textile licensing polley of the 
Government. 
Vol. III, 5ID4, 5195--5218, 

5223--32, 5237--5303, 5366--
85. 

Urljatistactory working of the 
Nahan Foundry. 
Vi)1. m, 5194, 5195-4217, 5219, 

5223--32, 5~37--530i, 5366--
85. ._-_._-_.-
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DIllANDS FOR GRANTS, 19H-1l'1: 
ecmtd. 
Ministry of Communications: 
~O~i~8 to reduce the Demand: 

Conditions of service of the 
postal staff. 
Vol. II, 3325-85, 3396-3449. 

Failure to construct a new post 
office bl,1i.lding at Golghar or 
Gandhi Park in Gorakhpur 
City. . 
Vol. II, 3325-85, '386, 3396-

3449. 
Failure to open branch 

post oftices in villages 
Dtlekhai, Banspaar, Gaura, 
Samduarwa, Jarar, Pancira 
Bazar, Khutha Bazar, Baga-
par, Nadu Bazar, Gopala, 
Rajwal, Mithaura Bazar in 
Tehsil Maharaj Ganj of 
Gorakhpur District, Uttar 
Pradesh. 
Vol. n, 3325-85, 3386, 3396-

3449. 
Failure to open sub-post office 

in village Katahri Bazar in 
P. S. Nichlaul of the Gorakh-
pur District, Uttar Pradesh. 
Vol. II, 3325-85, 3386, 3396-

3449. 
Failure to open telegraph, tele-

phone and post offices in the 
rural areas in suftlcient num-
bers in Gorakhpur, Bast! and 
Deoria Districts in Uttar Pra-
desh. 
Vol. II, 3326-85, 3387, 3396-

3449. 
Failure to open telephone pub-

lic call offices in Nautanwa 
Bazar, Anandnagar, BrIdge-
man Ganj, La.chmipur Bazar, 
Campier Ganl. Peppe Gani, 
Peneira Bazar, Kutha Bazar, 
Partaval Bazar, Patil Nagar, 
Nichlatil, Dungroopur Bazar, 
Bhitanli and Milhaura Bazar 
in the Gorakhpur District, 
Uttar Pradesb_ 
Vol. II, 3325-85, 3387, 3396-

3449. 
• anure to opeD vUlap post 

o1ftces in Naurangia'l'inbardha 

D~S FOR GRANTS, 1950-57: 

Ministry of Ccnnmunications: 
ccmtd. 
Motions to reduce.the Demand: 

contd. 
Bazar, Ram Nagar, Jatha 
Bazar, Nantar Jangei. Kinue-
rpati, Marar, Buildwalla, 
Khuthai Siswania, Deotatha, 
Siswa Goeti, Niboa and 
Pandrri Bazar in the Deoria 
District of Uttar Pradesh. 
Vol. II, 3325-85, 3388, 3396-

3449. 
Failure to provide a telegraph 

office in Chitanni in the 
Deoria District, Uttar Pradesh. 
Vol. II, 3325-85, 3386, 3396-

3449. 
Frequency of air acciden~. 

Vol. II, 3325-85, 3398-S449. 
Lack of 1jta1f quarters for postal 

stat! all over the country. 
Vol. II, 3325-85, 3386, 3396-

3449. 
Need to open a telephone pub-

lic call office at Jayankodam. 
in Tiruchi District, Madras 
State. 
Vol. II, 3325-86, 3387, 3396-

3449. 
Need to Te-open the telephone 

public call office at Peramba-
lur in Tiruchi District, "4-
ras State. 
Vol. II, 3325--85, 338'1, 3396-

3448. 
Ministry of Defence: 

Vot n,317~243, 3253-3315. 
Motions to reduce the Demand: 

Deftlal of trade union rights to 
civilian . defence workers in 
Jammu and Kashmir. 
Vol. II, 318~243, 3246,32153-

3214. 
Failure to check corrupUon and 

ineftlciency in defence ez-
penditure and to take ade-
quate action on AucUt and 
P. A. C. Re~rts . 
Vot n, ·3180-:.1243,8244,1 __ 

321 •. 
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DEMANDS FOR GRANTS, 1956~57; 

eontd. 
Ministry of Defence: contd. 

Motions to reduce the Demand: 
contd. 
Failure to co-operate with 

other Ministries in Conswning 
adequate defence to harbours 
and ports. 
Vol. II. 3180-3243. 3244, 3~3-

3314. 
Failure to coordinate the defence 

machinery with civilian 
efforts in providing a trained 
labour force for nation-buil-
ding capable of being swit-
ched over fQr defence pur-
poses. 
Vol. 11,3180-3243,3244,3253-

8314. 
Failure to develop our ordn-

ance factories to prOvide 
every equipment needed for 
our defence forces. 
Vol. II, 3180-3243,3245,3253-

3314. 
Failure to formulate a defence 

policy so as to construct 
counteract threats of attack 
from outside with superior 
weapons. 
Vol. II, 3180-3243,3245,3253-

3314. . 
Failure to make adequate pro-

vision for the defence of the 
country in view of the recent 
activities of Pakistan in parti-
cular and of the MEADO and 
SEATO powers in general. 
Vol. II, 3180-3243,3245,3253-

3314. 
Failure to make provision for 

compulsory military training 
of every adult Indian. 
Vol. II, 3180-3243,3245,3253-

3314. 
Failure to modernise weapon-

manufacture technique and 
wherever necessary, fo obtain 
essential requirements from 
outside. 
Vol. 11,3180-3243,3244,3253-

3314. 

DEMANDS FOR GRANTS, 1956-5'1: 
contd. 
Ministry of Defence: contd. 

Motions to reduce the Demands: 
contd. 
Functioning of negotiatinl 

agency between Defence de-
partment and the All India 
Defence Employees' Federa-
tion. 
Vol. II, 3180-3243,3245, 326S-

3314. 
Lack of civil defence units and 

of adequate A. A. Guns and 
other military defence mea-
sures in I\rban and industrial 
centres. 
Vol. II, 3180-3243, 3244, 3253-

3314. 
Lack of plans for expansion 01. 

education and training facili-
ties among the defence forces 
so as to facilitate the absorp-
tion of ex-service personnel 
in cvilian life. 
Vol. II, 3180-3243, 3244, 3253-

3314. 
Need ~or early 'Payment of 

compensation to those people 
in Manipur whose fields were 
damaged in the construction 
of air-flelds during 1942-45 
by Allied Forces. 
Vol. 11, 3180-3243,3245,3253-

3314. 
Need lor improvement of ord-

nance factories. 
Vol. II, 3180-3243, 3244, 3253-

3314. 
Need for organising an ade-

quate military intelligence 
service from among the three 
Services with the co-operation 
of other Ministries. 

VoL II, 3180-3243, 3245,3253-
3314. 

Need for organising specialist 
troops for arduous tasks like 
the commando units in other 
countries. 

Vol. II, 3180-3243, 3243, 3253-
3314. 

---------------_______ .L. __ 
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DEMANDS FOR GRANTS, 1956-57: 

contd. 
Ministry of Defence: contd. 

Motions to reduce the Demand: 
-contd. 

.... Nieedwfor re-organisation of 
defence machinery in view 
of foreign military aid to 
Pakistan. 
Vol. II, '3180--8243. 3245. 3253-

3314. 
Need to implement the recom-

mendations of Baldev Singh 
Committee on the reorganisa-
tion of ordnance factories. 
Vol. II, 3180-3243, 3246, 3253-

3314. 
'Need to provide accommodation 

to defence personnel comba-
tants and civilian serving In 
places isolated from the cities. 

1701. II, 3180-3243, 3246, 3253-
3314. 

Need to provide our Armed 
Forces with improved wea-
pons of offence and aefence. 

Vol. II, 3180-3243, 3245, 3253-
3314. 

-Permanency in industrial and 
other employees of Defence 
department. 
Vol. II, 3180-3243, 3246, 3253-

3314. 
Use of Rule 5 of Central Ser-

vices (Ministerial Services-
-Rules, 1949 against defence 
workers. 

Vol. II, 3180-3243, 3246, 3253-
3314. 

Victimisation of the office 
bearers of the All India 
Defence Employees' Federa-
tion. 

Vol. II, 3180-3243, 3244-45, 
3253-3314. 

Ministry of Education: 
VoL In, 5387-5483. 

Motions to reduce the Demand: 
Administration of University 

Grants Commission. 
Vol. m, 5388-5423, 5426, 

S421-B2. 

DEMANDS FOR GRANTS, 1956-57: 
contd. 
Ministry of Education: contd. 

Motions to reduce the Demand: 
coatd. 
Anomalies in pay scales of. 

teachers in centrally adminis-
tered unversities. 
Vol. III, 5388-5423, 6428, 

5428-82. 
Danger of lowering the stand-

ard of large number of 
schools in the proeess of re-
construction of secondary edu-
cation. 
Vol. III, 5388-5423, 5426, 

5428-82. 
Delay in employment of tea-

chers under the programme 
to relieve educated unem-
ployment. 
Vol. III, 5388-5423, 5425, 

5428-82. 
Delay in payment of scholar-

ships to Scheduled Castes and 
Scheduled Tribes. 
Vol. III, 5388-5423, 5428, 
542~2. 

Development and expansion of 
basic education. 
Vol. III, 5386-5423, 5426, 

5428--82. 
Discrimination in making granta 

to social Education centres. 
Vol. nI, 5388-5423, 5425, 

5428-82. 
Disregard of interests of teach-

ing staff in secondary as well 
as primary staies. 
Vol. III, 5388--5423, 5424, 

5428-82. 
Disregard of the Sanskrit and 

Hindi institutions runnin, 
mostly on oriental lines. 
Vol. III, 5388-5423, 542" 

5428-82. 
Failure of Government to enUst 

co-operation of Members of 
Parliament in lmplemenUn, 
schemes under Social Welfare 
Board. 
Vol. III, 5388-5423, 54206. 

5428-82. 
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DEMANDS FOR GRANTS, 1956-57: 
'i'OMd. ' 
Ministry of Education: contd. 

Motions to reduce the Demand: 
conte!. 
Failure of Government to give 

sufficient number of scholar-
ships to Andhra students for 
technical education abroad. 
Vol. III, 5388-5423, 5424. 

5428-82. 
Failure of Government to ree-

tore India House IJhrary. 
Vol. III, 5388-5428, 5426, 

5428-82. 
Implementation of recommenda-

tions' of Secondary Education 
Commission. 
Vol. Ill, 5388-5423, 5426, 

5428-82-
Inadequacy of measures to 

carry out the Directive Prin-
ciple of the Constitution with 
regard to the provision far in-
troduction of free and com-
pulsory primary education. 
Vol. m. 5388-5423, 5424, 

5428-:82. 
Inadequate provision for edu-

cational development in Se-
cond Five Year Plan. 
Vol. III, 5388-5423, 5425, 

11428-82. 
Indiscipline and disregard of 

national moral standards by 
students. 
Vol. III, 5388-5423, 54~8-82, 

Living conditions of teachers. 
Vol. III, 5388-5423, 5425, 

5428--82. 
Necessity of setting up an All 

India Primary Education 
Commission. 
Vol. III, 5388-5423, 5424, 

5428-82. ' 
Need forildvance planning far 

techriicaI men as an integral 
part of overall planning for 
the country. 
Vol. Ill, 5388-5428, 5427, 

5428-82. . 
, Need tor larger grants to col-

leges. 
Vol. III, 5388-5423, 5426, 

6428-81 ' --------------

DEMANDS FOR GRANTS, 1956-51: 
ccmtd. 
Ministry of Education: contd. 

Motions to reduce the Demand: 
oontd. 
Policy with regard to Fanta tel 

public schools. 
Vol. IIJ, 5388-5423, 5424, 

5428-82. 
Reorganisation of educational 

systems, 
Vor: nI, 538,8-5423, 5425, 

5428-82. 
Reorganisation of the Ministry. 

Vol. III, 5388-5423, 5426, 
5438-82. 

Reorientation of policies to 
absorb highest principles of 
Indian W'e. 
Vol. III, 5388-5423, 5428-82. 

Service conditions of teachers 
employed under the pro-
gramme to relieve educated 
unemployment. 

. Vol. Ill, 5388-5423, 5425, 
5428-82. 

Ministry of Finance: 
Vol. III, 5484-98, 15504--5607. 

Motions to reduce the Demand: 
Failure to introduce pilot 

schemes under rural credit 
S~ey in Andhra. 

Vol. lU, 5488-98, 5504-39, 
5540, 554]--5602. 

Irreiula~ities in recruitlpent of 
Central Excise Inspectors. 
Vol. III, 5488-98, 5504-39, 

5541--5602. ' 
Need for greater Parliamentary 

control over Central Assis-
tance to States. 
Vol. III, 5488-98, 5504--39, 

5540, 5541--5602. 
Need for greater Parliamentary 

controls of state undertakings. 
Vol. 111, 5488-98, 5504-39. 
5540, 5541-5602. 

Practical difficulties in ad-
ministration of the Companies 
Act, 1956. 
Vol. III, 5488--99, 5504-39, 

5540, 5541-5602. 
Reform of existing budgetary 

~8telll; 

Vol.m, 5488-99, 5504--39, 
IMO, 1641--8102. 



TWELFTH 'l'0 FOURTEENTft SESSIONS, 1956 18S.; 

DEMANDS FOR GRANTS. 1956-57: 
contd. 

DEMANDS FOR GRANTS. 1956-117: 
eontd. 
Ministry of Finance: contd. 

Motions to reduce the ~nmnd: 
contd. 

tI Working of Industrial Finance 
Corporation. 

~ Vol. III. 5488-98, 5504-39, 
55"1-5602. 

, Ministry of Food and Agriculture: 
Vol. II 4705,--4820. 

Mqtions to reduce the Demand: 
'44vice to the State Govern-
m~ts regarding conferment 
of security of tenure. 
Vol. III, 4704-05, 4706-39, 

4735, 4743-4819. 
Advice to the States regarding 

distribution' of lands above 
ceiling. 
VOl. III, 470~05, 4706-30, 

4735, 4743-4819. 
Attitude towards U.S. farm 

sUTplus disposal. 
Vol. m. 4704-05, 4706-30, 

4735, 4743-4819. 
Cha:rges for reclamation of land 

by the Central Tractor Orga-
nisation. 
Vol. III, 4704-05, 4706-30, 

4735, 4H3-4819. 
Co-ordination between the 

Forest Research Institute of 
the States in the matter of 
cultivation of cerUlin profita-
ble herbs. 
Vol. III, 47Q4-05, 4706-30, 

4737, 4743-4819. 
Deep sea fishing. 

Vol. III, 4704-05, 4706-30, 
4732, 4743--4819. 

Delay in imparting advice to 
State Government. about cer-
tain lang refl?~ I!l'-'sures. 
Vol. Ill,'4704-05, 4706-30, 
4785, 4743~81~. 

Delay in taking land census. 
V QI. III, 4704-05, 470~0, 
4735, 47~H81Q. 

D~a~ in ~,m~!lure!l re-
,aiding the establls~ent of 
warehousing, io40~· 
Vol. III, 4704-0&. 4VD6-30, 
4734, 474~~19. 

Ministry at Food and Agriculture: 
contd. 
Motions to reduce the Demand: 

contd. ' 
Denijll of rights to the people 

llving in or near forests. 
VQI. III, 4704---05, 4706-30, 

4737, 4743,-4819. 
Development of marketiDI or-

ganisations .. 
Vol. III, "04-05, 470~0, 

4736, 4743,-4819. 
Dissemination of agricultural in-

formation. 
Vol. III, 4704-05, 4706-30', 

4737, 4743-4819. 
Dissemination of knowledge 

about research on bol'O 
paddy. 

Vol. III, 4704-05, 4706-30, 
4735, 4743--4819. 

Factilities for preservation of 
PQt~to. 
Vol. III, 4704-05, 4706-30, 

4735, 47.3--4819. 

Failure of Government to give-
adequate assistance to small 
ki3am to increase production. 
Vol. III, 4704-05, 4706-30, 

4731, 4743-4819. 
Failure of GoYernment to po-

pularise the co-operative mo-
vement in India. 
Vol. III, 4704-05, 4706-30, 

47~1, 4743-4819. 
Fa,ilure to advise the State 

Governments on effective 
steps for successful land re-
forms. 
Vol. III, 4704-05, 4706-30, 

4735, 4743-4819. 
FaUure to introduce any !anti 

reforms during the First nve 
Year Plan. 
Vol. Ill, 4704-011, 4706-30, 

4731. 474&-4819. 
Failure to prevent recent .~ 
no~al rise in prices of rfee 
in Calcutta and other in4u.-
trial areas. 
Vol. III, 4704-05. 4706--10. 

4732, 47~1" 
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DEMANDS FOR GRANTS, 1956-57: 

contd. 
Minisl.ry of Food and Agriculture: 

contd. 
Motions to reduce the Demand: 

contd. 
Farm Youth Exchange Pro-

gramme. 
Vol. III, 4704-05, 470e-30, 

4732, 4743-4819 . 
.Farmer's Forum. 

Vol. III, 4704-05, 470~O, 
4732, 4743-4819. 

Forest development policy. 
Vol. III, 4704-05, 4706-30, 

4732, 4743-4819. 
Gur price. 

Vol. III, 4704-05, 4705-30. 
4735, 4743-4819. 

Inability to distribute requisite 
quantity of improved jute 
seeds. 
Vol .. III, 4704-05, 470~0, 

4733, 4743-4819. 
Inability to reduce the High 

price of potato seeds. 
VoL nI, 4704-05, 470e-30, 

4731, 4743-4819. 
Internal movements of food-

grains. 
Vol.. III, 4704-05, 4706-30, 

4734, 4743-4819. 
Lac . CUltivation and lac indus-

try. 
Vol .. III, 4704-05, 470~O, 

4733, 4743-4819. 
Lack of proper advice to the 

States regarding the manner 
of consolidation of land hold-
ings. 
Vol. III, 4704, 4705, 4706-30, 

4736, 4743-4819. 
Less expenditure on soU conser-

vation during the First Five 
Year Plan. 

Vol. III. 4704-05, 4706-30, 
4737, 4743-4819. 

Need for establishing a unit of 
the Central Tractor Organisa-
tion for brinling under culti-
vation vast areas 01. cultiva-
ble land in Tripura. 
Vol. m, 4704-05, 4705-30, 

4730, 4743--4819. 

.----~ .. -.. --.-. ,,-----
DEMANDS FOR GRANTS, 1956-57: 

contd. 
Ministry of Food and Agriculture: 

contd. 
Motions to reduce the Demand: 

contd. 
Need for improvement of .tam-

Uc •. 
Vol. III, 4704-05, 4706-30. , 
4736, 4743-4819. 

Need for irrigational tube-wella 
in parts of West Bengal. 
·Vol. III, 4704-05, 470e--.a, 

4734, 4843-4819. 
Need to encourage the tobacco 

growers (,f Tripura by way 
of loans and other forma 01. 
aid in. Tripura. 
Vol. III, 4704-05, 4705-30, 

4730, 4743-4819. 
Need to give aid for land re-

clamation to peasants in Tri-
pura. 

Vol. III, 4704-05, 4706-30, 
4731, 4743-4819. 

Need to give effect to the pro-
posal for lana reform by the 
various organisation and by 
the Government of Tripura. 
Vol. III. 4704-05, 4'106-30, 

4731, 4743-4819. 
Need to give financial aid to 

the existing fisheries started 
by the Tribal people and diI-
placed persons in Tripura. 

Vol. III, 4704-05, 4706-29, 
4730, 4743-4819. 

Need to give seed and manure 
to those Jumias who have 
been settled on land by the 
Tribal Welfare Department in 
Tripura. 
Vol. III. 4704-05, 4706-30, 

4730, 4741-4811. 
Need to help those villagers 

who have attempted to dig 
canals to irrigate tallow 
land. 

Vol. III, 4704--05, 4706--30, 
4730, 4743-4819. 

Need to provide ftnancial aid 
for starting fisheries in the 
tribal villages. 
Vol. III, 4704-05, 4708-21. 

4730, 4743-4819. 
-_._-._0. __ ---------.,;--------------
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DEMANDS FOR GRANTS, 1956-57: 
contd. 
Ministry of Food and Agriculture: 

contd. 
Motions to reduce the Demand: 

contd. 
Need to take up minor irriga-

tion schemes at Gboramara 
and other areas in Tripura. 

Vol. In, 4704-05, 4706-30, 
4731, 4743-4819. 

Policy about price of rice. 
Vol. III, 4704-05, 4706-30, 
4732, 4743-4819. 

Policy of exporting foodgrains. 
Vol. III, 4T04-05, 4706-30, 
4732, 4743-4819. 

Policy regarding distribution of 
sugar. 

Vol. III, 4704-05, 4706-30, 
4732, 4743-4819. 

POlicy towards prices of com-
mercial crops. 

Vol. Ill, 4704-05, 4706-30, 
4733, 4743-4819. 

Prices of sugar and sugarcane. 
Vol. III, 4704-05, 4706-30, 

4734, 4743-4819. 
Ptovision for scarcity areas. 

Vol. Ill, 4704-05, 4706-30, 
4732, 4743-4819. 

Poultry schemes. 
Vol. III, 4704-05, 4706-30, 

4737, 4743-4819. 
Rice milling. 

Vol. III, 4704-05, 4706-30, 
4734, 4743-4819. 

Scarcity conditions and relief 
measures. 

Vol. lIT, 4704-05, 4706-30, 
4735, 4743-4819. 

Slow progress in development 
of co-operative organisa-
tion. 

Vol. lIT, 4704-05, 4706-30, 
4736, 4743-4819. 

Smaller Central assistance 
for minor irrigation works 
under 'Grow More Food 
Schemes'. 

Vol. m, 4704-05, 4701J...-30, 
4736, 4743-4819. 

DEMANDS FOR GRANTS, 1956-57: 
contd. 
Ministry of Foods and Agriculture: 

contd. 
Motions to reduce the Demand: 

contd. 
Speedier implementation of. 

recommendations of All 
Indian Rural Credit Surver 
Committee relating to Food 
and Agriculture Ministry. 

Vol. lIT, 4704-05, 4706-30, 
4'136, 4743-48111. 

Steps for the improvement at 
land records. 

Vol. III, 4704-05, 4708-30, 
4737, 4743-4819. 

Steps to develop animal hus-
bandry. 

Vol. III, 4704-05, 4706-30, 
4734, 4743-4819. 

Storage policy. 
Vol. III, 4704-05, 4706-30, 

4734, 4743-4819. 
Unsatisfactory progress in re-

gard to fixation of land 
ceilings. 

Vol. III, 4704, 4705, 4706-30. 
4743-60, 4761-4819. 

Ministry of Health: 
Vol. nI, 4249-62, 4266-

4319. 
Motions to reduce the Demand: 

Action taken on Delhi Jaun-
dice Enquiry Committee 
Report. 

Vol. III, 4250-58, 4259, 
- 4266-4318. 

Delay in estabUshment ot 
health centres in rural 
areas. 
Vol. III, 4250-58, 4260, 

4266-4318. 
Deterioration In the quality 

of D. D. T. sprayed under 
the National Malaria Con-
trol Scheme. 

Vol. nI, 4250-~8, 4259, 
4266-4318. 

Failure to improve the col-
lection of statistics about 
diseases like T. B., Cholera 
Filaria, Malaria, etc. ' 

Vol. m, 4250-58, 4259, 
4266---..018. --_ .. _-.- ... _--_. __ ._-_._-------. 



DEMANDS FOR GRAN'l'S, 19511-:57: 
contd. 
Ministry of Health: contd. 
~otions to reduce the Demand: 

contd. 
lm.PJM,Qentation of alum 

cle¥aJ;J.C~ s~eDlell· 
vai. III, 4250-58, 4260, 

4266-4318. 
Inadequate attention paid to 

rural 'areas in matters relat-
ing to public health. 

Vol. III, 4250-58, 4259, 
4266-4318. 

Meagre provision for the 
establishment of rural 
health centres in the 
Second Five Year Plan. 

Vol. III, 4250-58, 4260, ' 
4266-4318. 

Meagre provision under the 
water supply schemes for 
rural areas in Part C States. 

Vol. III, 4250-58, 4260, 
4266-4318. 

Need for consultation with 
associations of medical men, 
such as the Indian Medical 
Association, in the matter 
of formulation of public 
health measures. 

Vol. ill, 4250-58, 4259, 
42fl6-4318. 

Need for continuance of a 
aePi(ate Health Ministry. 

Vol. Ill, 4250-58, 4259, 
4266-4318. 

Need far improving medical 
facilities for Central Gov-
ernment employees. 

Vol. In,42~, 4260, 
4266-4318. 

Need of, evolving better 
method of medical exami-
na~. 

Vol. Ill, 4250-58, 4260, 
4266-4318. 

Policy With, rellard, to family 
plann~g. , 

Vol. ,Ill" 4250-58, 4259, 
, 4266-4318. 

DEMANDS FOB GRANTS, 195,G,,:,iTt 
contd. ' 

Ministry of Home Affairs: 
Vol. III, 4935, 4938-58, "961-

5028, 5029--32, 5051-5110, 
5113--28. 

Motions to reduce the Demand: 
Delay in introducing legisla-

tion to amcmd the lists of 
scheduled castes and 
scheduled tribes. 
Vol. III, 4938-58, 4961-

5028, 5029, 5051-5110, 
5113-28. 

Delay in publishing report of 
the Backward Classes Com-
mission. 
Vol. III, 4938--58, 4961-

5028, 5030, 5051-5110, 
5113-28. 

Failure to have democratic 
set-up in States like Mani-
pur and Tripura. 
Vol. III, 4938-58, 4961-

5028 5051-5110, 5113-28. 
Fe.ilure to implement recom-

mendations of the Back-
ward Classes Commission 
Report. 
Vol. III, 4938-58, 4961-

5028, 5030, 5051-5110, 
5113-28. 

Failure to safeguard the 
customs, culture and eco-
nomic life of the scheduled 
tribes. 
Vol. III, 4938-58, 4961-

5028, 5029, 5051-5110, 
5113-28. 

Failure to show due consi-
deration to scheduled 
cas~s and scheduled tribes 
in the matter of appoint-
ments in the Central Gov-
ernment offices. . 
Vol. III, 4938-58, 4961-

5028, 5030, 5051-5110. 
5113-28. 

J'aUure.to atop explOitation 
Qf tribal ,people by out-
~. 
Vol. Ill, 493&,.-,58, 4961-

5028 5029 5051-5110, 
• 511~8. 



DmMAtfDS roR GRANTS, 19fte:.1I'7: 
contd. 
Ministry of Home Affairs: cofttd. 

Motions to reduce the Demand: 
contd. 

Government's attitude 
towards Naga National 
Council and the present 
~olice operation in the 
Naga Hills, Assam. 
Vol.. III, 4938-58, 4961-

5028, 5030, 5051-5110, 
1H13-28. 

Increase in the number of 
officers in Intelligence 
Bureau. 
Vol.. III, 41138-58, 4961-

5028, 5030, 5051-5110, 
5113-28. 

Inefficiency in the adminis-
tration of justice in the 
criminal courts. 
Vol .. III, 4938-58, 4961-

5028, 5030, 5051-5110, 
5113-28. 

Inefficient working of the 
Intelligence Bureau. 
Vol.. III, 4998-58, 4961-

5028, 5029, 5051-5110, 
5113.....:.28. 

Necessity for reservation of 
posts for the scheduled 
castes and scheduled tribes 
in departmental promo-
tions and relaxation of 
educational quaHftcations 
for recruitmeirt to Central 
Secretariat Services. 

. Vol. III, 4938-58, 4961-5028, 
5029, 5113-28. 

Need to give more powers 
to the Commissioner and 
the Regional Assistant 
Commissioners for Sche-
duled Castes and Schedul-
ed Tribes. 
Vol.. III, 4938-58, 4961-

5028, 5030, 5051-5110, 
5113-28. 

Need to give preference to 
quaUfted tribals for 
appointment in Tribal 
Welfare Department. 
Vol.. III, 49S8-~8, 4961-

8028, 5031, 5051-5110, 
5113-28. 

DItMANDS mit GRANTS, 1958.:''7: 
contd. 
Ministry of Home Affairs: contd. 

Motions to reduce the Demand: 
contd. 

Need to impose restrictiona 
on tratiSference of land b,-
tribals to non-tribals. 
Vol.. III, 4938-58, 4961-

5028, 5031, 5051-5110, 
5113-28. 

Need to take proper steps to 
check corruption in admin-
isttation. 
Vol .. III, 4938-58, 4961-

5028, 5031, 5051-5110, 
5113-28. 

Non-implementation of vari-
ous schemes envisaged in 
First Five Year Plan for 
welfare of tribal people. 
Vol.. III, 4938-58, 4961-

5028, 5031, 5051-5110, 
5113-28. 

Non-implementation of the 
various schemes laid down 
in the First rive Year Plan 
for the improvement of the 
lot of the scheduled castes, 
scheduled tribes a:nd other 
bachard classes. 
VoL. III, 4938-58, 4961-

8028, 5029, 5051--5110, 

Police interference 
n1anagernent of 
works in Tripura. 

5113-28. 
in the 

postal 

Vol.. m, 4938-58, 4961-
5028, 5029, 5051-5110, 

5113-28. 
POlicy of giving appoint-

ments to persons belong-
ing to the backward class-
es in the departments of 
Central Government. 
Vol.. III, 4998--58, 4961-

5028, 5031, 5051-5110, 
5113-28. 

Unnecessary delay in pub-
lishing recornmendationa 
of the Backward Classes 
Commission. 
V~!r III, 4938-58, 4981-
50~, 5031, 5051-5110, 

5113-21. 
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DEMANDS FOR GRANTS, 1956-57: 
contd. 
Ministry of Home Affairs: contd. 

Motion to reduce the Demand: 
contd. 

Working at the Preventive De-
tention Act. 

Vol. III, 4938-58, 4961-5028, 
5031-5110, 5113-28. 

Ministry of Information and Borad-
casting. 

Vol. III, 5610. 
Ministry ot Iron and Steel: 

Vol. Ill, 5131-94. 
Motion to reduce the Demand: 

Rehabilitation ot persons to be 
evicted for the establishment 
of a Steel Plant at Durgapur. 

Vol. III, 5131-93. 
Ministry of Irrigation and Power: ' 

Vol. III, 4095, 4096-4144, 
414P-87, 4188--4147. 

Motions to reduce the D~and: 
Betterment charges and irriga-

tion rates. 
Vol. III, 4095, 4096-4142, 

4148-85, 4186, 4188-4247. 
Delay in preparing the Ganga-

Barrage Scheme. 
Vol. III, 4095, 4096-4142, 

4148-85, 4188-4247. 
Delay in undertaking concrete 

measures for the narrowing 
of certain parts of river 
Rupanarayan to facilitate 
water transport, flood control 
etc. 

Vol. III, 4095, 4096-4142, 
4148-85, 4188-4247. 

Desirability of nationalising 
large private electricity 
undertakings such as the 
Calcutta Electric Supply 
Corporation. 

Vol. Ill, 4095, 4096-4142, 
4148-85, 4186, 4188--4247 .. 

Expenditure in connection with 
talks in Washington regard-
ing Indo-Pak Canal Waters 
Dispute. 

Vol. III, 4095, 4096-4142, 
4148-85, 4188-4247. 

DEMANDS FOR GRANTS, 1956-57~ 
contd. 
Ministry of Irrigation and Power: 

contd. 
Motions to reduce the Demand: 

contd. 
Inability to tackle the problem 

of corruption in the adminis-
tration of irrigation projects. 

Vol. III, 4095, 4096-4142, 
4148-85, 4187, 4188--4247. 

Lack of adequate' provision for 
irrigation and power in the 
Second Five Year Plan. 

Vol. III, 4095, 4096-4142, 
4148-85, 4187, 4188-4247. 

Lack of attel.tion to details in 
the preparation of projects. 

Vol. III, 4095, 4096-4142, 
4148--85, 4187, 4188--4247. 

Need for better co-oJdination 
between the smaller schemes 
of the State Agriculture 
Departments and the big and 
medium schemes technically 
examined by Central Water 
and Power Commission. 

Vol. III, 4095, 4096-4142, 
4148-85, 4186, 4188--4247. 

Need for closer co-ot:ination 
between this Ministry and 
other Ministries as also the 
State Governments for better 
implementation ot irrigationa} 
schemes etc. 

Vol. III, 4095, 4096-4142, 
414P-85, 4187, 4188--4247. 

Need for constructing DIlmbroo 
Hydro-electric Project in 
Tripura. 

Vol. III, 4095, 4096-4142, 
4148-85, 4188-4247. 

Need tor coordination with ·the 
Transport Ministry in 
matter of construction of a 
road-bridge at Kolaghat in 
order to achieve economy in 
the project by scientific river 
training works. 

Vol. III, 4095, 409R-4142, 
4148-85, 4186, 4188--4247. 

Need for reducing rates of 
electricity. 

Vol. III, 4095, 4096-4142, 
4148-85, 4186, 4188-4247. 
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DEMANDS .> FOR GRANTS, 1956-57: 
contd. 
Ministry of Irrigation and Power: 

contd. 
Motions to reduce the Demand: 

.. contd. 
Need for speedir!g up flood con-

trOl measures and irrigation 
work in Tripura. 

Vol. III, 4095, 4096-4142, 
4143, 4148--85, 4188--4247. 

Need of integrating the Kansa-
bati scheme with the Silai 
scheme in order to prevent 
floods in the Ghatal sub-
division. 

Vol. III, 4095, 4096-4142, 
4148-85, 4187, 4188--4247. 

Need of making certain adjust-
ments in Kansabati scheme to 
ensure flood control in the 
lower regions and supply of 
irrigation water in such areas 
as Pan skura and p~ of 
Daspur in the district of 
Midnapur. 

Vol. III,' 4095, 4096-4142, 
4148--85, 4185, 4188--4247. 

Need of undertaing a flood con-
trol scheme to protect the 
commericial town of Ghatal 
under the town protection 
scheme. 

Vol. III, 4095, 4096-4142, 
4148-85, 4186, 4188--4247. 

Ministry of Labour: 
Vol. III, 4825, 4826, 4827--93, 

4894-4933. 
Motions to reduce the Demand: 

Employees' State Insurance 
Scheme. 

Vol. III, 4827--87, 4891, 
4894-4983. 

Failure of the employer con-
ciliation machinery. 

Vol. III, 4827--87, 4892, 
4894-4933. 

Failure to provide employment 
in the Ministry to the back-
ward classes on the basis of 
papulation. 

Vol. Ill, 4827--82, 4892, 
4894-4933. 

DEMANDS FOR GRANTS, 1956-57: 
conteL 
Ministry of Labour: contd. 

Motions to reduce the Demand: 
contd. 
Labour policy of the Govern-

ment. 
Vol. III, 4827-87, 4890,. 

4894-4933. 
Lack of housing far workers. 

Vol. III, 4827--87, 4891,. 
4894-4933. 

Necessity for proper legislation 
for compulsory provision for 
housing facilities for indus-
trial workers. 

Vol. III, 4827-87, 4889, 
4894-4933. 

Necessity of early implementa-
tion of the Minimum Wages 
Act for all agricultural labour 
in the country. 

Vol. III, 4827--87, 4889~ 
4894-4933. 

Necessity of early legislation 
for validation of bonus claims 
of employees of various indus-
tries. 

Vol. III, 4827-87, 4889,. 
4894-4933. 

Necessity of proper legislation 
for checking retrenchment. 

Vol. III, 4827-87, 4889,. 
4894-4933. 

Necessity to fix a national mini-
mum wage for all employees. 

Vol. III, 4827--87, 4889,. 
4894--4933. 

Need for better arrangement for 
medical facilities for 
employees under Employees'-
State Insurance Act. 

Vol. In, 4827-87, 4890,. 
4894--4933. 

Need for encouragement of· 
trade unionism. 

Vol. III, 4827-87, 4890,. 
4894--4933. 

Need for enquiry into the 
rationalisation problem of' 
jute industry. 

VoL In, 4827-87, 4890.-
4894-4933. 
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DEMANDS FoR GRANTS, 1956-57: 
contd. 
Ministry of Labour: contd. 

Motions to reduce the Demand: 
contd. 
Need for fixing Of mmunum 

wage of Rs. 100 for industrial 
workers. 

Vol. Ill, 4827-87, 4891, 
4894-4933. 

Nel!d for granting of full trade 
union rights to Government 
employees. 

Vol. III, 4827-87, 4891, 
4894-4933. 

Need for granting of loans to 
workers. 

Vol. III, 4827-87, 4891, 
4894--4933. 

Need for introducing protective 
measure against occupational 
diSease in shellac industry. 

Vol. III, 4827-87, 4890, 
4894--4933. 

Need for proper application of 
Factories Act to bidi industry. 

Vol. III, 4827-87, 4890, 
4894--4933. 

liteM for proper welfare 
measures for labour in shellac 
industry. 

Vol. III, 4827-87, 4890, 
4894--4933. 

Need to empower Labour 
Department to summon the 
employer in cases of non-
payment of' wages. 

Vol. m, 4827-87, 4888. 
4894--4933. 

Need to establish a conciliation 
board in Tripurs: ' 

Vol. nL 482'7-87, 4888. 
4894--4933. 

Need to grant housing loans to 
tea gardens in Tripura for 
construction of houses for 
workers. 

Vol. III. 4827-87, 
4894-4933. 

Need to implement decision of 
payment Qf bonus to tea 
labOUr of Tripura. 

VOl. nI, 4827-87, 
4894-4933. 

DEMANDS FOR GRANTS, 1988-57: 
contd. 
Ministry of Labour: contd. 

Motions to reduce the Demand: 
contd. 
Need to provide aid to Agartala 

Municipality, Tripura for con-
structions of shaded stands for 
ricks raw pullers in Agartala. 

Vol. III, 4827-87, 
4888, 4894-4933. 

Need to provide Agartala 
Municipality with grants for 
conStructing houses for 
Harijans. 

N Vol. III, 4827-87, 4888, 
'894--4933. 

Need to provide funds for 
improving the conditions of 
the State-owned Electric 
Supply Company of Agartala, 
Tripura. 

Vol. III. 4827-87, 4888" 
4894-4933. 

Need to provide grants-in-aid 
to the tea gardens in Tripura 
for building, welfare centres. 

Vol. III, 4827-87, 4888, 
4894-4933. 

Ne,ed to provide loans to bidi 
factory owners in Tripura to 
constrUct housiitg accomoda-
tion for workers. 

Vol. III. 4827-87. 4888, 
4694-4933. 

Need to revise the wage scale of 
bidi workers in Tripura. 

Vol. m. 4821--87, 4889, 
4894--4933. 

N ee'd to start regUlar registra-
tion of the unemployed in 
Trlpura. 

Vol. ill, 4827-87, 4889, 
4894-4933. 

OVertime allowance to workers. 
Vo1. In, 4827-87, 4892. 

4894---4h3. 
Recognition of trade unions by 

employers. 
Vol. liL 4827-87. 4891. 

4894-4111. 
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DDIANDS FOR GRANTS. 1956-57: 

, 

COf'td. 
Ministry of Labour: cmu«l. 

.. KotiOll8 to reduce the Demand: 
emr.td. 
Service conditions of motor 

tranlport workers. 
Vol. III, 4827-87. 4893, 

4894--4933. 

Service conditions of the rice 
mill workers in the district of 
Midnapur. 

Vol. III. 4827-87, 4882, 
4894--4933. 

Service conditions of saw-mill 
workers at Kolaghat in the 
district of Midnapur. 

Vol. UI, 4827-87, 4892, 
481K-4933. 

Status and pay scales of labora-
tory helpers in the Indian 
Institute of Technology, 
Kharagpur. 

Vol. m, 4827-87, 4892. 
4894--4933. 

Suppression of A.I.T.U.C. Union 
in Tripura. 

Vol. III, 4827-87. 
4894.-4933 . 

Trade union rights in state 
undertalr.inP. 

Vol. III, 48Z7-a7, 4892. 
4894-4933. 

Working of the Plantation 
Labour Act. 1951. 

Vol. m. 4827-8'1. 4891, 
4894-4933. 

.Ministry of Law. 
Vol. III, 5610. 

Ministry of Natural Resources and 
Scientiftc Research: 

Vol. In, 4555. 4557-92. 
4594-4616, 4680-4702. 

Motions to reduce the Demand: 
Failure to make public the 

agreement regarding Stanvac 
Project for oil exploration in 
West BengaL 
Vol. III, 4SstT-90, 4592, 4594-

4616. 4680-4702. 

109 LSD.-13. 

DEMANDS FOR GRANTS. 1956-57: 
contd. 
Ministry of Natural Resources and 

Scientific Research: contd. 
Motiona to reduce the Demand: 

contd. 
Increasing the staff tor exploit-

ing the natural resources of 
the country. 

Vol. III, 4557·~1, 
459'-4616, 4680--4702. 

Lack ot proper investigation in 
the Warkala formations. 

Vol. m, 4557-81, 
4O~16, 6680-4702. 

Non-exploitation of lignite in 
the Warkala region and mica 
and rare earths in Travan-
core-eochin State. 

Vol. III, 4557-81, 
4594-4618. 4680-4702. 

Payment of inadequate compen-
sation to persons of Ramnagar 
area in Arambag Sub-division 
in district of Hooghly due to 
damage caused in course of 
seismic refraction survey by 
Stanvac Project. 

Vol. III, 4557-90, 4592. 
4594--4616, 4680-4702. 

POlicy pursued in the matter of 
exploitation of natural gas 
and coal. 

Vol. III, 4557-91, 
4594-4616, 4680-ft02. 

Working of the Ministry. 
Vol. III. 4557-4591, 

4594-4616, 4680-4702. 
Ministry of Production: 

Vol. III, 4418-21, 4422-78, 
4481-4534, 4541-53. 

Motions to reduce the Demand: 
Establishment of a co-opertivc 

spinning mill in the cotton-
growing districts of the coun-
try. 

Vol. III. 4422-77, 4477. 
4481-4534, 4541-53. 

~'ormation of an industrial cadre 
for appointment in industrial 
undertakings. 

Vol. III, 4422-77, 4477, 
4481-4534, 4541--58. 



lNDKX TO LOJt SAllIU DUM'IIS-PAn 11 

DEMANDS roa GRANTS, 1858-57; 
contd. 
Ministry of Production:, concd. 

Mal-administration in state 
undertakings resulting in loss ! 
to the exchequer. 

Vol. III, 4422-77, 4478, 
4481--4534, 4HI-5I, 

Need for nationalisation ot 
,old-mines and collieries. 

Vol. III, 4422-77, '"77, 
4481--4534. 4HI-5I 

Reduction in cost ot fertilizers. 
Vol. III. '"22-7'1, 

4481--4534, 4HI-U. 
Working of Government com-

mercial undertakin ... 
Vol. III, oM22-77. 447'1, 

4481--4534. 4541-D. 
Ministry of Rehabilitation: 

Vol. III. 386~6, 3870, 
'871~1I17. 8919-57, 4014-94. 

Motions to reduce the Demand: 
Exemption ot displaced persons 

trom payment ot forest taxes. 
Vol. III. 3870. 3871-

3916, 3919-57, 
4014-af. 

Need to ensure that loans 
actually granted are made 
available to displaced persons. 

Vol. III, 3870. 3871-
3816, 3919-57. 

4014-94. 
Meed to lUafantee the supply of 

corrupted iron sheets to the 
displaced persons who art! 
given housing loans. 

Vol. m. 3870. 1871-
'816, 3917, 3919-57, 

4014---a4. 
Need to provide drinking water 

in the colonies of displaced 
pe!'Soaa. 

Vol. m, 3870, 3871-
3916, SlUe-57, 

4014-94. 
Need to provide increased 

amount of housing loan to dis-
placed persons in Tripura in 
colonies and elsewhere. 

Vol. III, 3870, S871-
1916, 3919-57, 

4014-94. 

DEMANDS FOR GRANTS, 19~17,: 
contd. 
Ministry ot Rehabilitation: contd. 

Need to stop realising lOUlli 
trom displaced persons .. 
Tripura. ,. 

Vol. III, 3870, 3871-
3916, 31118-1'. 

401 ""--8f. 
Ministry of Transport: 

Vol. II. 3U~-U". 
Motions to reduce the Demand: 

Delay in bringing forward 
necessary legislation in tM· 
matter of motor vehicles. 

Vol. II, 348()........3518. S5lT. 
'1130-11. ,) 

'ailure to construct near 
Kurnool a road birdg(' OVet~ 
Tungabhadra river. 

Vol. II, 3~516, 1518, 
3520-11. 

Failure to Inake arrang~ 
tor a ship-building base III 
Cochin Port. 

Vol. II, 34G0--3~16, 85lT. 
8520-11. 

Inadequate expansion of mer-
cantile tnarine. 

Vol. II, 3480-3616, 151'r. 
1528-11. 

Lack ot regular shipping aerrice , 
from Calicut to Laecadiv. 
and Maldives. 

Vol. II. 346~18, 351f •. 
1520-11. "-.. 

National highway!; and bridles 
in Kamataka. 

Vol. n, 3480--3518. lilT. 
3520-11. 

Necessity tor co-ordinating (be 
three Defence Services tor 
defence needs of harbours, 
ports and lighthouaes. 

Vol. II, M6~5l6" 
162O-a1. 

Need tor naval co-operation .. 
building ships for cOBlltlll 
trade. 

Vol. n, 3480--a511. 
1620-11. 
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DDIANDS F'OR GRANTS, 1956-57: 

('(mtd. 

•. 
! . 

Ministry of Transport: contd. 

Motions to reduce th~ Demand: 
contd. 

Policy in regard to the shipping 
freight on coastal and foreign 
shipping, 

Vol. II, 34fJ0-..-3518, 3517, 
3520-33, 

Pollcy in the matter of coastal 
and foreign shipping. 

Vol. II, 148~518, 8518, 
3520-33. 

Policy Of developing minor 
ports. 

Vol. n, 348~518, 3517, 
3520-33. 

Policy regarding tourist traftlc. 

Vol. II, 3460-3518, 851'1, 
352~3. 

Provision for easy conversion of 
merchant vessels for naval 
use in emergencies. 

"01. II, 348~516, 
352~3. 

Sco~ for developinc tourist 
traftlc in the Chilka-Gopalpur 
.area. 

Vol. II, 8480-8518, 
~520-33. 

aUnistry of Works, Ho .... ing and 
Supply: 

Mint. 
Vol. llI, 4320-16, -"00-18. 

Vol. m, 5488, M88--88.~ 
~D. 5Ml--5802, 

5804, 
Miscellaneous Adjustments between 

the U.iOD and State ~vemments, 
Vol. III. H8'1, M8B-t8. 

55Ot--a, 5541-5802, 
1805. 

Miscellaneous Departments and 
Expenditure under the Ministry 
of Commerce and industry: 

Vol. III, 5194-521'1. 5222. 
5223-32, 5237-8803, 

U81-88. 

DJ:MANDS FOB GRANTS, 18H.:-57: 
contd. 
Ministry of Works, Houling and 

Supply: contd. 
Motions to reduce the Demand: 

Failure of the Government to 
take up foreign trade in some 
important commodities, both 
of import and export. 

Vol. ID. 5195--6217. 5_ 
5228-32. 5237-UOI. 

1388-85 . 
Miscellaneous Departments and 

Expenditure under the Ministry 
of Communications. 

Vol. m. 3324. 3325-85, 
3396-M4J, 

3450-51. 
Miscellaneous Departments and 

Expenditure under the Ministry 
of Education. 

Vol nI, 5388-MD. 
5428-82. 5481. 

Motion to reduce the Demand: 
Lack of suftlcient accommoda-

tion in National Archives. 
Vol. nI, 53~5421. 

5428--82. 
Miscellaneous Departments and 

Expenditure under the Ministry 
of Home Affairs: 

Vol. nI, 4935. 4D87, 4938-18,. 
4811.--5028, 1O~110. 

5118-28. 51SO . 
Motions to reduce the DemaDd: 

l'ailure to live adequate loans 
and subsidies to improve con-
ditions in tribal areas and to-
relaabiUtate cbenc:bus in Nalla 
Mal torests ot ADdbra State 
Vol. ID, 888-18, 4881-IOZI. 

5HO, 5051--1110, 
5111-J8. 

Failure to live proper represen-
~ion to people of Backward 
cJaues according to their 
population in the matter of 
selection of Indian Adminis-
trative Service. 

Vol. VIII. 4938-58, 4181-
5028, 11051--5110, 5111-
28. 

Inadequate IWIl allotted for 
charitable purposes. 
VoL xu. 4938-58. 4981-5028, 

IlOIlO, 5051--5110. 1111-
28. 



IlWEX TO LOK ISABHA P£BATE6-I'AJlT U 

DEMANDs FOR GRANTS, 1958-57: 
contd. 

Milcellaneous Departments and Ex-
penditure . ur.der the Ministry of 
Home Affairs: contd. 

Motions to reduce the Demand: 
contd. 
Mismanagement in the Depart-

ment of Commissioner for 
Scheduled Castes and Sche-
duled Tribes. 

Vol. nI, 4938-58; 4981-
5028, 5050, 5051--5110, 
5113-28. 

Non provision for an Regional 
Assistant Commissioner for 
Scheduled Castes and .Sche-
duled Tribes for Raj~n. 
Vol. Ill, 4938-58, 4961-

5028, 5050, . 50151-5110, 
5113-28. 

Policy of making Hindi as 
official langu&gt!., . 
Vol. VIII, 493s:.....s8. 4961-

5028. 5050,5051-11110. 
5113-28. 

Miscellaneous Departments and 
Expenditure under ·the Ministry 
of Information and Broad~a8ting. 

Vol. III. 5610. 
Miscellan'eous Departments and 

Expenditure under the Ministry 
of Irritation and Power. . 

Vol. III, 4096-4142. 4148-85, 
4188-4248. 

Miscellaneous Departmimts and 
_ Expenditure under the Ministry 

of Labour. .. 
: Vol.m. 4825. 4826. 4827-87. 

48~3. 4894--4933. 4934. 
Motions to reduce the Demand: 

Lack of housing. and other 
amenities for coal mines. 

. Vol. III. 4827..:....87. 4893. 
4894--4933. 

Need to check corruption in the 
Exchange otftces. ' 

Vol. m. 482'7-87. 4893. 
4894---4933. 

Miscellaneous Departments and 
Expenditure under the Ministry 
of Production. 

V;ol III. 4422, 4422-77. 4481-
4534. 4541-53. 

DEMANDS 'FOR GRANTS, 1115645'; 
contd. 
Miscellaneous Departments . < anel 

Expenditure under the ~inistry 

of Transport: 
Vol. II, 3460-3510. 3519. 3520- K-

33, 3534·35. 
Motions to reduce the Demand: 

Labour employed in the Delhi 
Road: Tran~rt Authority. 

Vol. II, 3460-3518, 3519. 
3520-33, 

W orkinl of the Delhi Road 
. TI:ansport Authority. 

Vol. II.' 3460-3516. 3519. 
3520-33. 

Miscellaneous Departmenls and 
Expenditure under the Ministry 
of Works, Sousing and Supply. 

Vol. Ill, 4321-53, 4361-96. 
4400-16. 4418. 

Miscellaneous Departments and other 
Expenditure under the Ministry 
of Finance. 

Vol. III. 5486, 5488-98. 5504-
39. 5541--5602. 5605. 

Motion to reduce' the Demand: 
Ineffective implementation of 

scheme under Community 
Projects. Community' Deve-
lopment Blocks and National 
Extension Service. 

Vot·nI. 5488-98. 5604-39. 
5541-5602. 

Miscellaneous - Departments :-~d 
other Expenditure under the 
Ministry of· Food and Agriculture: 

Vol. III. 4705-29, 4742-60. 
4761-4819. 4820. .1 

Motions to' redu~e the Demand: 
t. Need for giving impetus to the 

sugarcane producers by way of 
aid to grow more su~ar-caitt! in 
Tripura.· , 

. Vol. III. 4704. 4705-06. 4706-
30. 4742. 4743--4819. 

Need to give aid to cotton 
growers in Tripuraby w&f of 
supply' of better variety at 
IIeed and money as . jQ.a1l. 

V.ol, U~.. 4704, 4705-06. 
4700-30, 4'743, 4743-
4819. 
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DEMANDS FOR GRANTS, 1956-57: DEMANDS FOR GRANTS, 1956-57: 
ccmtd. contd.· -
Miscellaneous . Depanments and Miscellaneous, Expenditure wider 

other expenditure under the the MinistrY at Law. 
Ministry of Food and Agriculture: Vol. lll, 5611. 
contd. 
Motlons to reduee the Demand: 

ecmed. , 
Need to provide quarters and 

accommodation to the Veteri-
nary Department employees 
1n Agartala and Keilasahar of 
Tripura. 

Vol. lll, 4704, 4705-06, 
4706-30, 4743, 4743-
4819. 

Need to start fruit canning 
industry by the Government 
of Tripura. 

Vol. III, 4704, 4705-06, 
4706-30, 4743" 4743-
4819. 

Need to start model poultry 
farming training stations in 
all divisions of Tripura. 

VOl. III, 4704, 4705-08, 
4706-30, 4743,· 4743-
4819. 

Need to start Sati-food industry 
in Tripura by the ,Govern-
ment. 

Vol. III, 4704, 4705-06, 
4706-30, 4743, 4743--
4819. 

Miscellaneous Expenditure under 
the Lok Sabha. 

Vol. III, 5612. 
Miscellaneous Expenditure under 

the Ministry of Defence. 
Vol. II, 3179, 3180-3243, 3253-

3316. 
Miscellaneous Expenditure under 

the Ministry of External Affairs. 
Vol. III, 3601-86, 3689-3708, 

3720--63, 3764--75, 3776. 
Miscellaneous Expenditure under 

the Mini~try of Health. 
Vol. III, 4250-58, 4262, 4266-

4318, 4319. 
Motion to reduce the Demand: 

Failure to give direction and 
advice to the people for use 
of cheap and effective con-
traceptives and methods. 

Vol. III, 4250-58, 4262, 
4266-4318. 

Miscellaneous Expenditure under 
the Ministry of Natural ResourcetJ 
and Scientiflc Research. 

Vol. III, 415156-90, 4594-4616, 
4680-4702, 4704: 

Miscellaneous Expenditure wlCier 
the Ministry of Rehabilitation. 

Vol. m, 3871-3916, 3919-57, 
4014-95. 

Multi-purpose River Schemes: 
Vol. III, 4096-4142, 4148-85, 

4187--4248. . 

Motions to reduce the Demand: 
Delay in payment of compensa-

tion to persons whose lands 
have been acquired for river 
valley schemes as also failure 
to provide them with alter-
native lands. 

Vol. . III, 4096-4142, 4148-
85, 4187, 4188-4247. 

Failure to absorb elsewhere the 
employees under the D.V.C. 
after completion of the work. 

Vol. III. 4096-4142, 4148-
85,·4188-4247. 

Failure to extend irrigation 
facilities .wit~in P.S. Khana-
kul and P.S. Aramba, in 
Hoo~hly district under the 
D.V.C. Irrigation Scheme. 

Vol. III, 4096--4142, 4148-
85, 4188-4247. 

Hirakud tragedy in which 
workers were. klIled and 
injured. 

Vol. III, 4096--4142. 4148-· 
85, 4188-4247. 

Need of extending D.V.C. 
, power to Aramba, in HoolhJy 
District, West Bengal. 

Vol. m, 4096-4142, 4148-
85, 418a.--.&24'7. 
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DIlMAND FOR GRANTS, 1"956-57: 

DilllANDs FOR GRANTS, 1956-5'1: 
COIItcl. 
Mu1tI-purpose River Scheme: contd. 

Motions to reduce the Demand: 
coned. 
Need to ensure supply ot 

adequate water throulb 
Darkeswar and some smaller 
rivers connected with the 
Damodar. 

Vol. III, 4096-4142, 4148--
85, 4188-4247. 

New Delhi Capital Outlay. 
Vol. III, 4321-63, 5361-96, 

4400-16, 4418. 

Opium. 
Vol. III, 5485, M88-98, 5504-

39, 5540, 5541-6602, 5603. 

Motions to reduce the Demand: 
Categorisation of Opium 

Patrols as Ziladars and its 
adverse effects on their terms 
of service. 

Vol. III, 5488-98, 5504-39, 
5540, '5541-5602. 

Discontent prevailing in Opium 
factory staff at Neemuch on 
account of continued insecur-
ity of service. 

Vol. III, 5488-98, 5504-39, 
5540, 5541-5602. 

Other Capital Outlay of the Minis-
try ot Communications. 

Vol. II, 3324, 3324-85, 3396-
3449, 3452. 

Other Capital Outlay ot the Minis-
try ot Finance. 

Vol. III, 5488-98, 5504-39, 
5541-5602, 5607. 

Other Capital Outlay ot the Minis-
try ot Food and ~riculture. 

Vol. nI, 4704, 4706, 47~O, 
4743--4760, 4761--4819, 4821-
22. 

Other Capital Outlay 01. the Minis-
try of Irrilation and Power. 

Vol. HI, 4096-4142, 4148---e, 
4188-4248. 

coned. . 
Other Capital Outlay of the MiD.-

try of Transport. 
Vol II, 3460--1516, 31:I0-Il, 

3535. j~ 
Motion to reduce the Demand: 

Policy resardinl expenditure 
under Other Capital Outlay 
on the MiniaUy ot Transport. 

Vol. II, 3460-3516, 3520-
33. 

Other Capital Outlay of the Minta-
try of Works, Housing and SUPP17· 

Vol. III, 4321-58, 4361-D6, 
4400.:-16, 4418. 

Other Civil Works: 
VoL III, 4320, 4321-98, 4400-

16, 4417. . 
Motions to reduce the Demand: 

Failure to allot quarters to the 
work-charged staff accord-
ing to their scales of pay. 

Vol. III, 43?1-68, 4356. 
4361--96, 4400--16. 

FaiJure to allow the work-
charged staff the use of 
ambulance van at Madras air-
port. 

Vol. m. 4821-63, 4380. 
4361--96, 4400-18. 

Failure to allow the work-
charged staff to get tree treat-
ment from the Government 
Dispensary at Santa Cruz Air-
port Sta1f Colony. 

Vol. III, 4321--53, 4360, 
4361--96, 4400-18. 

Failure to apply the same re-
tirement rules tor the Perma-
nent work-charged staff as 
applicable to other permanent 
Central Government em-
ployees. 

Vol. III, 4321-63, 4357. 
4361-98, 4400-16. 

Failure to classify the work-
charged staff into unskilled. 
semi-skilled, skilled, highly 
skilled and clerical staft. 

Vol. m. 4321-68, 4858, 
4361-96, 4400--16. 

FailUre to complete and revUe 
the seniority lists of work-
\!barged staft in Second Cirel. 

.- - _. - .. -.. ' .. --..... _-.-._-------- . __ ._._._. __ .-.- ---_ .. - .. -.. __ . 
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DUlANDS FOR GRANTS, 1958-57: 
eontd. 
Other Civil Works: contel. 

Motions to reduce the Demand: 
COfttcJ. 

Delhi State, Aviation, Plan-
ninl, Rehabilitation, Central 
construction, Horticulture, 
Southern Electrical, Madras 
Central, Bombay Central, 
Calcutta Central No. I, 
Calcutta Central No. II and 
Madhopur Circles. 

Vol. III, 4321-53, 4361-96, 
4400-16. 

Failure to declare semi-perma-
nent all work-eharled staff 
who have completed two 
years' service. 

Vol. III, 4321-54, 4361-98, 
4400-16. 

Failure to declare semi-perma-
nl:nt the work-charged staff 
of Bombay Aviation Electrical 
Division who have completed 
two years' service on 1st July, 
1946. 

Vol. III, 4321-53, 4354. 
4361-96. 4400-18. 

Failure to give rent-free ac-
commodation to the work-
charged staff at Mukteshwar. 

Vol. III, 4321-53, 4356, 
4361-96, 4400-18. 

Failure to give the details ot 
the uniforms to be provided 
to • sweepers, sewermen and 
chowkidars. 

Vol. III, 4321-53, 4360, 
4361-96, 4400-16. 

Failure to &rant cyclone relief 
to the work-charged staft at 
Tiruchirapalli. 

Vol. m, 4321-53, 4358, 
4381-96, 4400-US. 

Failure to grant halt pay leave 
to the work-charged ataft'. 

Vol. III, 4321-53, 4358, 
4361-i6, 4400-16. 

Failure to grant half pay leave 
to work-charaed staft suffer-
ing from T.B. or Pleurisy. 

Vol. III, 4321--53, 4158. 
4361-96, 4400-18. 

DEMANDS FOR GRANTS. 1958-5'1': 
conteL 
Other Civil Works: contd. 

Motions to reduce the Demand: 
contd. 
Failure to grant house rent 

allowance t(1 tht." work-char,. 
ed staff of Building Division 
at Hijli when the same is be-
ing given to the work-cha.raed 
staff under the Electrical 
Division. 

Vol. m, 4321-63, 4381, 
4361-96, 4400-18. 

Failure to Irant increments to 
workers of Northern Electri-
cal Division, New Delhi ,inee 
li50. 

Vol. III, 4321-53, 4357. 
4361-96, 4400-115. 

Failure to gant overtime pay 
to the work-charged staff at 
the rate of double the pay 
and dearness allowance. 

Vol. III, 4321-53, 4358, 
4361-915, 4400-16. 

Failure to grant travellinc and 
daily allowances and joinin, 
time when work-charged 
staff are transferred to un-
popular stations. 

Vol. III. 4327-53, 43118, 
4381-96, 4400-16. 

Failure to provide any medical 
facility to the work-charged 
staff outside Delhi. 

Vol. III, 4321-53, 4380, 
4361-96, 4400-16. 

Failure to reduce the dutJ hDUl'S 
of chowk1aan. 

Vol. m, 4321--111, .... 
4361-96, 4400-18. 

Failure to re-imburse medJ.cal 
expenses incurred by the 
work-charged staff. 

Vol. III, 4321-53, 41ST, 
4361-96, 4400-18. 

Failure to restore the cut! Ja 
fodder allowanee to tbe 
bullockmen. 

Vol. IU, 4121-53, .... 
4I11-i8, ~1f. -----_._-------------_. --- .. - -' .... -_ .. -._.-------_.--._------_.-----.. - ---. __ .•. 



DEMANDS FOR GRANTS. 1-..5'1: 
contd. 
Other Civil Works: contd. 

Motions to reduce the Demand: 
contd. 
Failure to revise the scales of 

pay of choudharies, assistant 
choudharies, receptioniats, 
meter readers, diesel engine 
driver, electricians and D-'1 
Caterpillar operators. 

Vol. III, 4321--53, 4358, 
4361-96, 4400-16. 

Failure to supply costly 
medicines to the workers at 
C.P.W.D. dispensaries. 

Vol. Ill, 4321-53, 4360, 
4361-96, 4400-16. 

Failure to supply overalls to 
paint-ers. 

Vol. Ill, 4321-53, 4358, 
4361-98, 4400-16. 

Failure to supply overalls to the 
work-charged staff employed 
in the workshops. 

Vol. III, 4321-53, 4358, 
4361-96, 4400-16. 

Failure to supply tools to 
masons, carpenters, wiremen, 
etc. (work-charged staff). 

Vol. Ill, 4321-53, 4356, 
4361-96, 4400-16. 

Failure to take the attendance 
of work-charied staff in the 
Horticulture Circle on Acquit-
ance Roll Registers. 

Vol. III. 4321-53, 4358. 
4381-98, 4400-16. 

Failure to work out permanent 
posts required to efficient 
maintenance of permanent 
works. 

Vol. III, 4321-53, 4354, 
4361-96, 4400-16. 

Grant of arrears of compensa-
tory allowance from 1951 to 
1953 to the work-charged staff 
at Konnagar. 

Vol. Ill, 4321-53, 
4361-96, 4400-16. 

4355, 

Grant of Assam compensatory 
allowance to work-char~ 

DDIAM)S roB GBAIftS. l-..a'l~ 
contd. 
Other Civil Works: ccmtd. 

Motions to reduce the Demand: 
contd. 

staff at Assam, Manipur and~ 
Tripura. 

Vol. III, 4321-53. 4356, 
4361-96, 4400-16. 

Grant of compensatory allow-
ance to the work-charged 
staff employed on Dbar-
Udampur Road 

Vol. III, 4321-53, 4365, 
4361-96, 4400-16. 

Grant of hill allowance to work-
charged staff at Simla at the 
same scale as is granted to 
other Central Government 
employees. 

Vol. Ill, 4321-53, 4355, 
4361-96, 4400-16. 

Grant of N.E.F.A. allowance to 
the work-charged staff. 

Vol. Ill, 4321-53, 4355, 
4361-96, 4400-16. 

Grant of Sindri compensatory 
aHowanC'e to the work-charg-
ed staff at Sindri. 

Vol. Ill, 4321-53, 4354, 
4361-96, 4400-16. 

Grant of travelling and daily 
allowances and jOining time 
to work-charged staff when 
transferred from one station 
to Rnother. 

Vol. III. 4321-53, 4364, 
4361-96, 4400-16. 

Grant of travellin,. daily and 
halting allowances to work-
charged staff when sent on 
offlcial duty to outside 
stations. 

Vol. III. 4321-53, 4354, 
4361-96, 4400-18. 

Need for amendini the Work-
men's Contributory Provident 
Fund Rules to bring them in 
conformity with the amend-
ments in the Induatnal Dis-
putes Act. 

Vol. m, 4321-68, 4359, 
4361-96, 4400-16. 



DDlANDSFOR GRANTS,~5'1: 
ccmtd. 
Other Civil Works: contd. 

Motion to reduce the Demand: 
contd. 
Need for application of CQIltri-

butory Health Scheme to the 
work-cbarged Itatr. 

Vol. Ill. 4321--63, 4357, 
4361-96, 4400-16. 

Need far appointment of a 
committee to ,0 into the 
anomalies of scales of pay of 
work-charged staff. 

Vol. III, 4321-53. 4359, 
4361-96, 44O~16. 

Need for charlin, of rent of 
domes and baradaries in 
Delhi at five per cent of pay 
instead of ten per 'tlent. 

Vol. III, 4321-53, 4359, 
4361-96, 4400-16. 

Nced for cotlvcrFiion of work-
charged staff to regular esta-
blishment with full benefit of 
past service. 

Vol. Ill. 4321-53. 4360. 
4361-96, 440~16. 

Need for counting of service 
rendered under State PWDs 
at Bhopal, Lalitpur and jai-
pur airfield of those work-
charged staff who were trans-
ferred alone with the works 
to the CPWD. 

Vol. Ill, 4321-53, 4357, 
4361-96, 4400-16. 

Need for designating the Work 
Mistries as Work Inspectors, 

Vol. III, 4321-53, 4360, 
4361-96, 4400-16. 

Need for electrification of class 
IV staff quarrers at Delhi. 

Vol. III. 4321-53, 4359, 
4361-96, 4400-16. 

Need for electrification of work-
charged staff quarters at 
Delhi. 

Vol. III. 4321-53, 4359. 
4361-96, 4400-16. 

Need for electrification of work-
charged staff quarters at 
Dhanbad. 

Vol. m. 4321-53, 4359. 
4361-96, 4400--16. 

DEMANDS FOR GRANTS. 1958-5': 
conte!. 
Other Civil Works: cORtei. 

Motions to re<iuce the Demand: 
conte:!. 
Need for granting of all gazet-

ted holidays to the work-
charaed staft. 

Vol. III, 4321-53. 4357, 
4361-96. 4400-16. 

N-eed for opening avenues 01 
promotion to work-c:har,ed 
clerks with benefit of post 
service. 

Vol. III. 4321-53. 4356. 
4861-96, 4400-16. 

Need for providing pass books 
to the subscribers of Work-
men's Contributory Provident 
Fund. 

Vol. III, 4321-53, 4357, 
4361--96, 4400--16. 

Need for providing street light-
ing in the work-charged staff 
quarters areas in PUS8, 
Queensway and Vinayna,ar. 

Vol. III. 4321--53. 4359, 
4361-06, 4400-16. 

Other Organisations under the 
Ministry of Production: 

Vol. III, 4421. 4422-77. 
4478--80, 4481---4514, 
4641-53. 4554. 

Motions to reduce the Demand. 
Distribution system of coal. 

Vol. m. 4422-77, 4479. 
4481-4534, 4541-53. 

Failure to confirm large number 
of staff working for man}>' 
years and apprehension of 
declaring some of them sur-
Plus. 

Vol. III. 4422-77, 4479, 
4481-4534, 4541-53. 

Failure to protect silk industry 
in Berhampur District of 
West Bengal. 

Vol. III, 4422-77. 4480, 
4481-4534, 4541--53. 

Need to encourage ghani oi.l 
indu9try. in villages. 

Vol. m, 4422-77. 4489, 
4481-4534, 4541-53. 



--------------------
DaIANJ)S FOa GRANTS, 1958-8'l: DEMANDS FOR GRANTS, 1958....,: 

eoII&d. contd. 
other Or,aniaations under the Other Scientiftc Departments. 

JliDistry of Production: eontd. Vol. m, 538'1, 5388-5423, 84Za-
Motion to reduce the Demand: 82. 5483. ( 
eoMCI. 

Need to encourqe wood-craft Overseas Communications Service. 
areas rich in forests. VoL II, 3323, 1325-81. 13K--

Vol. m, 4422-'17, t480, 3449. 3450. 
4481-4534, 4641-53. 

Need to establish tassar s1lk 
industry in Sm.tabhum Dis-
trict in Bihar. 

Vol. III 4422-77, 4480, 
4481--4534, 4541-53. 

Need to popularise various 
cottaJ(e industries amon, the 
tribals. 

Vol. III. 4422-7'1. 4480, 
4481-4534. 4541-53. 

Polic I{ and manner of giving 
subsidy. 

VoL m, 4422-77. 4480, 
4481-4534, 4541-53. 

I'roDosed transfer of a branch 
of Coal Commission and CGIl-
sequent ~ffect em the 
emDloyees. 

Vol. m. 4422-'17, '"79, 
4481-4534. 4541-53. 

Working of Cottage Industries 
Board with Special reference 
to providin, inadequate relief 
to village artisans an~ 

workers. 
VoL Ill. 4422-77, 4479, 

4481-4534, 4841-53. 
Working of Handicrafts Board 

and its failure to give relief 
to the handicraft artisan. 

Vol. Ill, 4422-77, 4479. 
4481-4534, 4541-53. 

Working of Silk Board with 
special reference to supply of 
eheap yarn and marketing of 
the produce. 

Vol. In, 4422-77, 4479, 
4481-4514. 4I41-a1. 

Working of the National Instru-
ment ~Pactorv with speclal 
reference to the condition of 
workers and other employ .... 

Vol. m 4422-.,." 44'18, 
4481-4534. "MI-U. 

Payments to other GovemD1eats 
Departments etc. on account at 
tile Administration of Aienq 
subjects and Mana,ement of 
Treasuries. 

Vol. III, 5485, 5488-88, 55M-
19, 5541-5802, 5804. 

Payments to Retrenched Personnel. 
Vol. m 5488-98, 5504--19. 

5541-5802, 5608. 

Police: 
Vol III, 4935, 4936, 4938---68. 

4981--5028, 5032-33, 5051---
5110, 5213--28, 5129. 

Motions to reduce the Demand: 
Failure to train policemen u 

servants of the people. 
Vol. III, 4933-58, 4981-

5028, 5033, 5051-5110. 
5113-28. 

Great disparity in pay scales of 
the ordinary policeman anel 
hiah ranking police o8lcen. 

Vol. ITI, 4938-58, 4981-
5028, 5032, 5051--5110, 

5113-28. 

Method of training of police' 
officers in Abu Police Train-in, Camp. 

Vol m, 4938-68, 4961-
5028, 5033, 5051-5110 
5113-28. 

Shadowing of political workezs 
of opposition parties b1 
mtelll,ence and police agent.. 

Vol. m, 4938-68, 4981-
5028, 5033, 5051--5110. 

Porta and Pllotage: 
Vol. n, 8459. 3480--3811, Slla. 

amao--u, 311S4. 



TWKLft'H TO POUJlTDlftB .... IONS, 18111 

JJDIANDS FOR GRANTS, 1958-57: 
eoAtd. 
Porta and Ptiobi,e: contd. 

Motions to reduce the Demand: 
Attitude in relard to the labour 

in Cochin Port. 
Vol. II, 3460-3516, 3518, 

3520-33. 

Construction of Bhatkal Port on 
thP West Coast. 

Vol. II, 3460-3516, 31518, 
3520-33. 

Construction of major port near 
MBlpay and Karwar. 

Vol. It 3460-3516, 3518, 
3520-33. 

Delay in starting a Rating Train-
IDa Establishment on the West 
Coast. 

Vol. II, 3460-3516, 3518, 
3520-33. 

Labour polley in regard to the 
eJDDlovment of labour in 
POrts. 

Vol. II. 3460-3516, 3518, 
3520-33. 

Prepartition Payments. 
Vol. III, 5487. 5488-98, 5504-· 

39, 5541-5602, 5605. 

Privy Purses and Allowances of 
Indian Rulers: 

Vol. III, 4935. 4936. 4938-58, 
4961--5028, 5033, 5051--5110. 
5113-28, 5129. 

'Motion to reduce the Demand: 
G~nt of allowances to relations 

of Indian rulers. 
Vol. III, 4938-58, 4961-

5028, 5033, 5051-5110 
5113-28. 

Public Health: 
Vol. III, 4249, 4250-58. 4261, 

4266-4318, 4319. 

Motions to reduce the Demand: 
Disapproval of policy regarding 

B.C.G. mass vaccination pro-
gramme. 

Vol. III, 4250-58, 4261. 
4266---4318. 

DEMANDS FOR GRANTS, 1956-57: 
conte!. 
Public Health: cootd. 
Motions to reduce the Demand: 
contd. 

Failure to stop pollution at 
Jamuna water with sewa,e-
from Delhi. 

lTol. tIl, 4250-58, '261,. 
4266--4318. 

Purchases of foodgrains. 
Vol. III, 4704, 4706, 4706-30 .. 

4743-60, 4761--4819, 4820. 
Rajya Sabha. 

Vol. III. 5812" 

ltelations with States: 
Vol. III. 4935, 4937, 49311---511,. 

4961-5028, 5050, 5051-5110,. 
5113-28, 5130. 

Motion to reduce the Dema:td: 
Disapproval of policy ot ~. 

cruitment to Central. Re"erve-
Police at Neemuch. 

Vol. III, 4938--58, 4961-
5028, 5050. 5051-5110,. 
5113-20. 

Salt: 
Vol. III, 4421, 4422-77. 4478,. 

4481-4534, 4541-53. 
Motions to reduce the Demand: 

Distribution system of salt and 
consequent enect on the 
industry. 

Vol. III, 4422-77, 4478, 
4481-4534, 4541-53. 

Examination of the case of un-· 
licensed salt manufacturers. 

Vol. III, 4422-77, 447~ 

4481--4534, 4541--53. 

Exemption from salt cess. 
Vol. m. 4422-77, 4478,. 

4481--4534, 4541-53. 

Failure to develop salt anet 
chemical industry on proper 
lines. 

Vol. nI, 4422-77, 4478~ 

4481--4534, 4541-53. 
FunctioninjI of Salt Department. 

Vol. nL 4422-77. 44T8.-
4481--41534. 4541--81. 



INDEX TO LOX SABRA DUATU--PART II 

DBl4ANDS FOR GRANTS, 1956·57: 
contd. 
.Salt: contd. 

Motions to reduce the Demand: 
eontd. 
Revival of salt duty. 

Vol. Ill, 4422-77, 4478, 
4481-4534. 4541-53. 

Scientific Research. 
Vol. Ill, 4556. 4557-90. 459~ 

4616, 4680-4702, 4703. 
.Motions to reduce the Demand: 

Inadequacy in the matter of 
Scientific Research in purify-
mg ores of metal~. 

Vol. III. 4557-90. 4594-
4616. 4680-4702. 

.lnadeq uacy of research in the 
matter of essential (volatile) 

oils. 
Vol. 1II, 4557-90, 459~ 

4616. 4680-4802 
Need to establish vigyan 

Mandirs in areas inhabited by 
aboriginals,as suggested by 
the Planning Commission. 

Vol. Ill, 4557-90, 4594-· 
4616. 4680-4702. 

.Policy pursued in fosterine re-
search in various subjects 

Vol. Ill. 4557-90, 4594-
4616. 4680-4702 

Secretariat of Vice President. 
Vol. III, 5612. 

Stamps. 
Vol. 111, 5485, 5488-98, 5504-

39, 554]-5602, 5603·04 
State of Pondicherry. 

Vol. III, 3601-86, 3689-3708, 
3720--63. 3764-75, 3775--76. 

Stationery and Printing. 
Vol. III, 4320, 4321-53, 4361-

96, 4400-16, 4417. 
Superannuation Allowances and 

PensionR. 
Vol. . III. 5486. 5488-98, 5504-

39,' 5541-5602, 5605. 
'Supplies. 

Vol. III, 4320, 4321-53. 4361-
96, 4400-16, 4417. 

DEMANDS FOR GRANTS. 1966 .. OT:. 
contd. • Survey of India. 

Vol. III, 4565. 455';'-90. 46K--
4616, 4680--4703. 

Motions to reduce the Demand: 
Increase of survey parties Ul 

the country. 
Vol. III, 4557-90, 4592. 

'i594-4616. 4680-4702. . 
Non·incluaion of marine survey. 

Vol. III, 4557-90, 4592 • 
4594-4616, 4680--4702. 

Taxes on Income including Cor-
poration Tax and Estate Duty: 

Vol. III, 5484, 5488-98. 
5504-39, 5540, 5541-5602, 5603. 

Motion to reduce the Demand: 
Failure to investigate into cases 

of evasion of payment of 
income tax. 

Vol. III, 5488-98, 5504-39. 
Territorial and Political Pensions. 

Vol. m. 5486, 5488-98, 5504-
39, 5541-5602, 5604. 

Tribal Areas: 
Vol. III, 3600-87, 3689-3708, 

3720-75. 
Motions to reduce the Demand: 

Administrative policy of Gov-
ernment in the North East 
Frontier Agency. 
Vol. III, 3600--86. 3686-87, 

3689-3708, 2720-63, 
3764-75. 

Development policy of the 
Government of India in the 
North· East Frontier 
Agency. 
Vol. III, 3600-86, 3687, 

3689-3708, 3720-63, 
3764-75. 

Failure to deal with the Naga 
problem. 

Vol. III, 3600-86, 
3689-3708, 3720--83, 

3764-75. 
Immediate need to restore 

normal situation in the 
. Tuensang Division and 
other adjoining areas. 

Vol. nI, 3600-86, 3687, 
3689-3708, 3720-63. 

3764-75. 



TWELftH TO FOURTEENTH SZSSIOK8, 1956 20$ 

DEMANDS FOR GRANTS, 1956-57; 
contd. 

'fripura: 
Vol. III, 4935, 4937, 4938-58, 

4961-5028, 503~9, 5051-
• 5110, 5113-28, 5130. 

Motions to reduce the Demand: 
Abolition of the eXisting 

Advisory Council to Gov-
ernment of Tripura with-
out delay. 

Vol. III, 4938-38. 4961-
5028, 5039, 5051-5110, 

5113-28. 

Allocation of fund for de-
velopment of Tripura langu-
age. 

Vol. III, 4938-58, 4961-
5028, 5048, 5051-5110, 

5113-28. 

Appointment of social edu-
cation serviCe workers by 
Education Directorate of 
Tripura. 

Vol. III. 4938-58, 4961-
5028, 5048, 5051-5110, 

5113-28. 
Attitude of· Education Dir-

ectorate of Tripura towards 
the school-managing com-
mittees of rural areas, parti-
cularly tribal areas. 

Vol. III. 4938-58. 4961-
5028, 5049, 5051-5110, 

5113-28. 

Condition of displaced perlOns 
of Nehal Chandra Nagar in 
Tripura. 

Vol. III, 4938-58, 4961-
5028, 5047, 5051-5110, 

5113-28. 
Corruption in traffic police of 

Agartala. 
Vol. Ill, 4938-58, 4961-

5028, 5043, 5051-5110, 
5113-28. 

Elimination of the reservation 
of khas land for the tribal 
people of Tripura. 

Vol. III. 4938-58, 4961-
5028, 5038, 5051-

5110, 5113-28. 

DEMANDS FOR GRANTS, 19~5": 
contd. 
Tripura: contd. 

Motions to reduce the Demand: 
contd. 

Extension of Jirania Com-
munity Project Hospital and' 
provision for imparting 
knowledge of midwifery too 
tribal women. 

Vol. III, 4938-58, 4961-
5028. 5044, 5051~110 •. 

5113-28. 
Failure to absorb tribals in 

social education service. 
Vol. Ill, 4938-58, 4961-

5028, 5047, 5051-5110,. 
5113-28. 

Failure to establish high 
schools in the rural areas· 
particularly in areas in-
habited predominantly by 
tribal people in Tripura. 

Vol. III, 4938-58. 4961-
5028, 5048. 5051-5110 •. 

11113-28. 
Failure to give settlement on' 

Tuidu Bund near Ampi to· 
those of Kaipeng Tribe who 
actually reclaimed land' 
for cultivation. 

Vol. nI, 4938-58, 4961-
5028, 5045, 5051--5110~ 

5113-28. 
Failure to provide adequate· 

aid to non-Government 
high schools situated in the· 
tribal areas. 

Vol. In, 4938--58, 4961-
5028, 5045, 5051--5110,. 

5113-28. 

Failure to provide aid to-
peasants of Bhairagi Para 
for irrigation works. 

Vol. III. 4938-58. 4961-
3028, 5046, 5051--5110~ 

5113-28. 

Failure to provide monetary 
aid and other assistance too 
tribal refugees. 

Vol. III. 4938--58, 4961-
5028, 5046, 5051-5110~ 

5113-28; ----- . _ ...• _ .•. _--- -----....------_ ... _- .-.... 
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DEMANDS FOR GRANTS, 1956-57: 
contd. 
Tripura: contd. 

Motions to reduct' the Demand: 
cOKtd. 

Failure to provide necessary 
assistance to non-Govern -
ment tribal boarding houses 
in Tripura. 

Vol. m, 4938-58, 4961-
5028, 5046, 5051--5110, 

!Hl3-28. 
Yailure to provide necessary 

Government aid to Tribal 
Boarding HoUtle of Abhai 
Nagar, Agartala established 
by tribal people. 

Vol. III, 4938-58, 4961-
5028, 5042, 5051-S110, 

5113-28. 
Failure to return guns to the 

owners in Tripura. 
Vol. III, 4938-58, tNl-

5028, 5040, 5051-5110, 
5113-28. 

.Failure to l'ettle land dispute 
between Swasti Samity and 
tribal people of Kanchan-
pur. 

Vol. Ill, fl3S--S8, 4161-
IOJa, 5043, 5051-5110, 

5111-28. 

Yrequent motor aeeidentl! iD 
Tripura. 

Vol. m, fSla-sB, _1-
5028, 5CM4, 5051-5110, 

5113-21. 
,1'unctioninl of Income Tax 

Department at Tripura. 
Vol. III, f938-58, 4Sl61-

5028, 5044, 5051-5110, 
5111-28, 

Immediate introduction of 
democratic set-up of ad-
ministration in Tripura. 

Vol. III. 4938--58, 49«11-
5028, 5039, 5051---5110, 

5113-1&. 

Inefticiency in Edu('8tion Dir-
ectorate in Tripura. 

Vol. m. 4938--58, 4961-
5028, 5045, 5051-S110, 

5113-28. 

DEMANDS FOR GRANTS, 1956:,6'1: 
contd. 
Tripura: contd. 

Motions to reduce the Demand: 
eontd. 

Inordinate delay in gi.~ 
land bundobast to triM" 
people of Tripura. 

Vol. III, 4988--58, 4881-
5028, 5040, 5051-5110, 

5113---11, 
Inordinate delay in laDcl 

settlement causing hard!lhilt 
to Joomw. 

Vol. m. 4938-58, 4981-
5028, 5041, 5051-5110, 

5113-21. 
Irregularity in payment ~ 

salary to the primary scbod! 
teachen in rural areas. 

Vol. III, 4938--58, 4961-
5028. 5046, 5051~11', 

5113-211. 
Land bundobast for Muslim 

peasants of Daria Bagma. 
Vol. Ill, 4938-58, 4981-· 

5028, 5043, 5051---5110, 
5111-11 

Malpracticea in distributinl 
aid to refugees of NehIiI 
Chandra Nagar who wen 
badly a1!ected by twa..,-
storm last year. 

Vol. UI, 4938--68, 4981-
5028, 5047, 5051-5111, 

5113--J1. 

Neeeuity of more boardiot 
houses tor tribal students ill 
divisional headquarters tZI 
Tripura. 

Vol. UI, 4938-58, f861-
5028, 5049, 5051-5U8, 

5113-28. 
Need tor a public park itt 

A,Brtala Town for holding 
public meetings, 

Vol. m. 4938-58, 4961-
5028, 5037, 5051--5118, 

8113-•. 

Need for a Town Hall ill 
Aprtala Town. 

Vol. In, 4938--58, 4181-
5028, 5037, 5051--1110, 

5111-•. 



,--_.- ----------_._ .. ---
DEMANDS FOR GRANTS, J956-I'1: 

._-----..... -. ---.. ~.------.-- .. 

DDIANDS FOR GRANTS, 1956-:17: 
contd. 
Tripura: contd. 

Motions to reduct" tht' Demand: 
contd. 

Need for constituting a Tribal 
Welfare Board in Tripura, 
with elected tribal member~ 
to expedite development 
works for backward and 
scheduled tribes. 

Vol. III, 49SS-58, 4961-
5028. 5039. 5051--6110, 

5113--28. 

Need for formation of an 00-
hoc committee with re-
presentatives of di1ferent 
tribal organisations of 
Tripura to work out deve-
lopment projects tor 
echeduled tribes ot Trlpura. 

Vol. m, 4938--58, 4981-
5028, 5039, :1051--6110, 

'113-28 
Need tor guaranteeing civil 

liberties of the tribal and 
backward people in hill 
areas. 

Vol. Ul, 4938--58, 4981-
5028. 5038. 5051-'110, 

5113-28. 
Heed for introducing land 

reforms in the State of Tri-
pun. 

Vol. Ul, 49S~, 4861-
5028, :lOS7, 50&1-5110, 

5113-28. 
Meed tor openilll technical 

training schools at Aprtala. 
Vol. m. 4938--58, 4961-

5028, 5Of9, '0'1-5110, 
'113-28. 

Meed tor providing a plot of 
land to the Tripura Branch 
or Women's FoOd Council. 

Vol. m, 4938--68, 4961-
5028, 5037. 5051--5110, 

5113-28. 
Need for reservation of land 

in Amarpur for rehabili-
tation of tribal joomiu. 

Vol. m, 49SS-58, 4961-
5028, 5043, 50'1-5110, 

IIIU-28. 

conte!. 
Tripura: contd. 

Motions to reduce the Demand: 
contd. 

Need for safeguarding 18-
terests of minority comm-
unity in Tripura. 

Vol. UI, 493S--68, 4861-
5028, 5036. 5051-&110. 

5113-28. 

Need for stopping the Ute 
of thanas (police station.) 
for party work. 

Vol. III, 493S-t18, 4961-
D028, '038, 5051--5110, 

5113-28. 

Need for giving land to thoee 
whose land has been ac-
quired for construction 01 
embankment around Agar-
tala Town. 

Vol. In, 483S--68, 4981-
11028, 5038. 5051--5110, 

5113-11. 
Need to activise semi-Govero-

ment institutions like Khadi 
and Village Induatriell 
Board in Tripura. 

Vol. Ill, 4838--68, 4981-
5028, 5b38. 5051-5110. 

5113-Jl. 
Reed to check corruption in 

all branches of the admin-
istration, .pecially in the 
Collector's Oftlce and tile 
~. 

Vol. III, 4938--58, _1-
5028. 5038, 5051-5110, 

5113--•. 
Need to conduct proper In-

vestigation in connectiOli 
with coal mine found nell" 
Pecharthal in Tripura. 

Vol. Ill, 4938--68, 4961-
5028, 5043, 5051--5110. 

5113--28. 
Need to develop co-ordinaUon 

between Collectorate and 
Tribal Welfare Department 
of Tripura. 

Vol. Ill, 4938-58, 4961-
9028. 5036. 5051--5110. 

511S-11. 



'laoS ll'fDEX ro LOK SABHA DllBATZS--PART 11 

.. - ... --. _._._-_._----- ----.. - -_ .. -._--
DEMANDS FOR GRANTS, 1956-57: 

contd. 

Tripura: contd. 
Motions to reduce the Demand: 

contd. 
Need. to establish a separate 

directorate to deal with the 
tribal problems in Tripura. 

Vol. III. 4938--58, 4gf11-
5028, 5041, 5051-5110, 

5113-28. 
Need to establish work-cum-

traininl centre tor em-
ployment of middle elass 
women in Tripura. 

Vol. m, 4938-6S. 4981-
5028. 5044. 5051-5110. 

5113-28. 
Need to establish Tribal Wel-

fare Oftice in each division 
tor the rehabilitation of 
joomiae. 

Vol. III, 4938-5S, 4961-
5028, 5041, 5051-5110, 

5113-28. 
Need to expedite the work of 

Joomia rehabilitation in 
Tripura State. 

Vol. m, 4938-58, 4961-
502S, 5047, 5051-5110, 

5113-28. 
Need to extt!nd the amended 

Land' Acquisition Act of 
West Bengal to Tripura. 

Vol. m, 4938--!sS, 4961-
5028, 503'1. 5051-5110, 

5113-28. 
Need to fight out corruption in 

the Rehabilitation Director-
ate. 

Vol. III, 4938-58, 4961-
~028, 5039, 5051-5110, 

5113-28. 
Need to give guarantee to 

those tribal people who 
have brought under cultiv-
ation fallow land in Kakra-
bah areas of Tripura that 
they wlll not be ousted 
again. 

Vol. III, 4938-58, 4961-
5028, 5038, 5051-5110, 

5113-28. 

DEMANDS FOR GRANTS. 1956-5"; 
contcL 

Tripura: contd. 
Motions to reduce the Demand: 

contd. 
Need to give monetary aid to 

the vtllaJ(ers tor construct.· 
ing village roads. 

Vol. In, 4938--88, 4961-
5028, 5046, 5051-5110. 

6113--28. 

Need to impose restrictiolUJ 
on transference of land by 
tribal to non-tribaJA 

Vol. m, 4938-5S, 4981-
5028, 5045, 5051--5110~ 

5113-28. 

Need to increase compensat-
ory allowanc:es to Tripura 
State employees. 

Vol. III, 4938--1i8, 4961-
5028, 5036, 5051-5110. 

5113-Z8. 

Need to introduce a Legislat-
ive Assembly in Tripura. 

Vol. III, 4938-68, 4961-
5028, 5037, 5051-5110, 

5113-28. 
Need to introduce Panchayat 

aystem in Tripura. 
VoL m. 4838-58, 4961-

5028, 5037, 5051-5110. 
5113-28_ 

Need to introduce Tripura 
language as a medium ot 
instruction upto·, primary 
standard for tribal students 
in Tripura. 

Vol. nY, 4938-58, ~61-
5028, 5047, 5051--5110, 

5113-ZS. 

Need to investigate immedi-
ately into complaints made 
by tribals and displaced 
persons of Teliamura. 
regarding damage of bund 
near Teliamura. Tripura. 
and possible amount of loss 
to thepeopl~. 

Vol. 1II, 4938-58, 4961-
5028, 5042, 5051-5110, 

5113-28. 



TwaLrrII TO roURTRNTH SBUlOHB,1816 
----._. __ ._-----_ .. _--
DEMANDS FOR GRANTS, 1958-57: 

coned. 
'l'ripura: contd. 

Motions to reduee the Demand: 
~ contd. 

Need to inveatitate into the 
functioning of co-operative 
societies in Masmara col-
onies of Kailasabar In Tri- : 
pura. 

Vol. III, 4938-58. 4961-
5028. 5046. 5051--5110, 

5113-28. 
Need to Uberalile the issu-

ing of licences for IWlI to 
the tribal people. 

Vol. III, 4938-58, 4981-
5028, 5040, 5051--5118, 

5113-28. 
Need to make a thorough in-

vestigation intQ functioning 
of cooperative ·societies in 
colonief'. 

Vol. III. 4938-58. 4981-
5028, 5044, 5051--5110, 

5113-28. ' 
Need to make proper sur-

vey of the cultivable khu 
land and take census of 
tribal Joomias and landless 
displaced persons and land-
less agricultural workers in 

t:: Tripura. 
Vol. III, 4938-58. 4961-

5028. 5041. 5051-5110. 
5113-28. 

Need to make public enquiry 
into happenings at Rata-
chara in Tripura. 

Vol. m, 4938-58. 4861-
5028, 5046, 5051--5110, 

'-. 5113-28. 
Need to provide n.les for 

granting loans under the 
Lower Income Group 
Housing Scheme. 

Vol. III. 4938-58, 4961-
5028, 5036, 5051--5110, 

5113-28. 
Need to provide agricultural 

loan to displaced persons 
before ploughing season. 

Vol. nI. 4938-58. 4961-
5028. 5044, 5051--5110. 

5113-28. 

-------_.--.----_._-- -- .- ---------.--
DEMANDS :FOR GRANTS, 1966-17: 

coned. 
'l'ripura: contct. 

Motions to reduce the Demand: 
contd. 

Need to reeGlD-ise the school-
manalin. committees of 
rural areas of Tripura. 

Vol. III, 4938-58, 4961-' 
5028, 5049. 5051--5110, 

5113-28. 
Need to reconstruct bund of 

Tellamura, Tripura. 
Vol. III. 4138-58. 4961-

5028. 6M2, 5051--5110, 
5113-28. 

Need to rehabilitate tribal 
Joornias at Nalkata and 
Challenta. 

Vol. nI, 4138-58, 4961-
5028, 5044, 5051--5110. 

5113-28. 
Need to rehabilitate tribal 

joornias in Nelkata and 
Chailenta areas of Tripura. 

Vol. nI, 4938-S8, 4961-
5028, 5040, 5051-5110, 

511S-28. 
Need to remove pollee camp 

at Emrabasa of Kailasahar 
in Tripura. 

Vol. III, 4938-58, 4961-
5028, 5045, 5051--5111', 

5113-28. 
Need to reserve Government 

khu land in 'l'ripura for 
tribal joomia rehabilitation. 

Vol. nI, 4938-58. 4961-
5028, 5040. 5051--5110, 

5113-28. 
Need to reserve the entire 

khas land of Amarpur Divi-
sion in Tripura for rp,-
habilitation ot tribal people 
of Tripura. 

Vol. III, 4938-58, 4961-
5028. 5045. 5051-5110. 

5113-28. 
Need to settle the issue of 

Battala Bazar of Agartala. 
Tripura. 

Vol. III, 4938-118. 4961-
5028. 5038. 5051--5110, 

5113-28. 
_._.--------- -- - ------

109 LSD.-14. 



DZMANDS FOR GRANTS, 1916-57: 
conta. 
Tripura: contd. 

Motions to reduce the Demand: 
contd. 

Need to speed \1.P the disposal 
cd penti~ ~ of the re-
tl~ employees of Tripura. 

Vol. III, 4938-58, 4961- , 
5018, 5041, 5051-5110, i 

5113-28. 
Need to start a Government 

etore at Aprtala for 
supplying motor c!It parts. 

Vol. Ill. 4938-58, 4961- , 
5028, 5043, 5051-5110, 

5113-28. 
.eecl to atop Government 

high o.tIlciala from holding 
ez .. "tncto chairmanships and 
secnta,rylhips of co-opera-
tive societies in Tripura. 

Vo1. III, 4838-58, 4961- I 

5028, 503&, 5051--5110, 
5l13-28. 

N.ed to stoP the practice of 
ettIagmj class IV Govern-
ment emplc,yees of Tripura 
in domestic WQJ'k. 

Vol. III, 493i-58, 4961-
5a!B, 5041, 5051-5110, 

5113-28. 
Need to stop the use of un-

suitable bricks in construc-
tion of Aiartata-Kalachara 
ani! Apnala-Sonamul'a 
Raids ill Tripura. 

Vol. IiI, 4938-58, 4961-
·50t8, 5046, 5051-5110, 

5113-28. 
Need to lltop tran§formation 

of primary schools into basic 
school6 in tribal ar~as of 
Tripura. 

Vol. III, 4938-58, 4961-
5028, 5048, 5051--5110, 

5113-28. 
Need to take over non-Gov-

ernment schools run by I 

tribal people in rural areas. . 
Vol. III, 4938-58, 4961-

5otS, 5048, 5051-5110, 
5113-28. 

DEMANDS FOR GRANTS, It58-5'l~ 
contd. 
'rripura: contd. 

Motions to reduce the Demand~ 
contd. v 

Polke repression in Ratach-
ara aD(~ Bhuntala. 

Vol. III, 4t18--58, 4961-
5028, 5045, 5051--5110. 

5113-28. 

Policy of Government of 
Tripura. towards backward 
and Scheduled Tribes of 
Tripura. 

Vol. Ill, 4938-58, 4961-
5028,. 5040, 5051--5110. 

1113-2L, 

PolicY of not allowing Gov-
ernment schoOl teachers 01. 
Tripura to study in colleges 
even in night classes. 

Vol. III, 4961-5028. 50u,. 
505.]i-5110, 5113-2& 

Policy of not granting leave 
to those Government school 
teachers of Tripura who 
desire to appear in the 
University examination this 
year. 

Vol. III, 4938--58, 4961-
50118, 0042, 5051-5110. 

1113-21. 
Preference to tribals in the 

PoliCe Service of Tripura. 
Vol. nr, 4U38--58, 4961-

5018, 5048, 5051--5110. 
5113-2& 

Priority for tribal ~ndidates 
for appointment in Tribal 
Welfare Department. 

Vol. III, 4936-58, 4961-
5028, 5041, 5051--5110. 

5113-28. 
Provision for a lump sum aid 

t9 ~m Krishna Mahavid-
yalaya at Kailasahar (Tri-
plolra). 

Vol. III, 4138-58. 4961-
5028, 5049, 5051--5110, 

1113-2& ----------- --- --- _.-._-



.. 

3U 

DDlANDS FOB GRANTS, 1858-57: DD4ANDS:roR GRANTS, 1851 .. ":, 
ccmtd. cantd. 

'!ripura: conte!. 

lIotions to reduce thl! Demand: 
cmatd. 

Provision for adequate Gov-
ernment aid to non-Govern-
ment schools of Tripura. 

Vol. m, _8-58, 4IMU-
0828, 5047, 5051--5110, 

1\113-28. 

Proviaio~ for at least one 
tribal teacher tor each pri-
mary school situated in 

tribal areas in Tripura. 
Vol. III, 4138--38, 4981-

8818, 5047. 5051--5110, 
5U3-28. 

Vol. III, 4938-58, 4981-
5028, 5C)t8, 1111--5110, 

5113-28. 

Provi~og. for supplying t~ 
tot roofing etc. to primary 
IIcmooli of rural areas of 
Tripura. 

Vol. m, 4838-58, 4981-
5028, S049. 5051--{j110, 

5113-28. 

Settlement of land in Nalkata 
Old Chailenta. 

Vol. Ill, 4938-58, 4981-
502a, 5043, 5051--5110, 

SUS-lB. 

Settlement or rehabilitation 
of non-tribal people not to 
be made in area or areas 
predominantly inhabited 
by tribal people. 

Vol. III, 4938-58, 4981-
5028, 5040. 5051-5110, 

5113-28. 

Undesirability of establishing 
non-tribal displaced per-
sons' colonies at Nalkata 
and Chailenta in Tripura. 

Vol. III, 4938-58, 4961-
5028, 5042, 5051-8110, 

5113-28. 

Tripura: contd. 

Motions to reduce the Demand: 
cant«!. 

'Q'rgency of setting up 8 Tri-
pura Language Develop-
ment Commi.ion in Tri-
pura to develop Tripura 
langua,e. 

VoL III, 4Q38-58, 4881-
5031, 1MB, 5051-1110, 

5113-28. 

Union Excise Duties. 
Vol. III, 5484, 5488-91, 3104-

39, 5541--5802, 5603. 
Zoological survey. 

Vol. Ill. ~5!1, 4557-90, 4591, 
4594--4616, 4580---470~ 

4783. 
Motion to reduce the Demand: 

Incomplete nature of ZoolOl~ 
cal survey. 

Vol. RI. 4557-90, .u8a. 
4594--4818, 4680--470~ 

DEMANDS FOR GRANTS ON 
ACCOUNT, 1818-57: . 
Administration of justice. 

Vol. II. 2219, 223Z. 
Agric:ultUN. 

Vol. II, ~ll, 122'1. 
Andaman and Nicobar Islands. 

Vol. II, 2211, UU. 
A.n:haeololY . 

Vol. II, 2219, UlZ. 
Atomic EfterlY Research. 

Vol. 11. 2219, 2237. 
Audit. 

Vol. II, 2219, 22H. 
Aviation. 

Vol. II, 2219, 2221. 
Botanica' Survey. 

Vol. II, 2219, 2132. 
Broadc:astin,. 

Vol. II, 2219, 1230. 
Cabinet. 

Vol. II, 2219, 2228. 
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DEMANDS FOR GRANTS ON 
ACCOUNTS, 1956-57: contd. 
Capital Outlay of the Department 

of Atomic Energy. 
Vol. II, 2219, 2244. 

Capital Outlay of the Ministry of 
Commerce and Industry. 

Vol. II, 2219, 2238. 
Capital Outlay of the Mini'.;try of 

Education. 
Vol. II, 2219, 2239 

Capital Outlay of the Ministry of 
External Affairs. 

Vol. II, 2219, 2239. 
Capital Outlay of the Ministry of 

Health. 
Vol. II, 2219, 2241 

Capital Outlay of the Ministry of 
Home Affairs. 

Vol. II. 2219, 2241. 
. Capital Outlay of the Ministry of 

Iron and Steel. 
Vol. II. 2219, 2241. 

Capital Outlay of the Ministry of 
Labour. 

Vol. II, 2219. 2242. 
Capital Outlay of the Ministry of 

Natural Resoltrr('; and Scientific 
Reaearch. . 

Vol. II, 2219, 2242. 
Capital Outlay of thE' Ministry of 

Production. 
Vol. II. 2219, 2242. 

Capital Outlay of the Ministry of 
'. Reliabilitation. 

VoL II, 2219, 2242-43. 
Capital Outlay on Broadcasting. 

Vol. 11, 2219, 2241. 
Capital Outlay on Building. 

Vol. II, 2219, 2243. 
Capital Outlay on Civil Aviation. 

Vol. II, 2219, 2238. 
. Capital Outlay on Currency and 

Coinage. 
Vol. II, 2219. 2239. 

Capital Outlay on Forests. 
Vol. II. 2219, 2240 

Capital Outlay on Indian Posts and 
Telegraphs (Not mf't from reve-
nue). 

Vol. II, 2219. 2238. 

DEMANDS FOR GRANTS . OK 
ACCOUNTS, 1956-57: eontd. 
Capital Outlay on Mints. 

Vol. II, 2219, 2238 __ • 
Capital Outlay on Multi-Pur-

pose River Schemes. 
Vol. 11, 3219. 3242. 

Capital Outlay on Ports. 
Vol. II, 2219, 2243. 

Capital Outlay on Roads. 
Vol. II, 2219, 2248. 

Capital Outlay on the India 
Security Press. 

Vol. II, 2219, 221 •. 
Census. 

Vol. II, 2219, 2221. 
Central Road Fund. 

Vol. 11, 2219, 2291. 
Chief Inspector of Mines. 

Vol. II, 22UI, 2211. 
Civil Defence. 

Vol. II, 2219, 2231-D. 
Civil Veterinary Services. 

Commercial 
Statistics. 

Vol. n, 2219, !227. 
Intelligence and 

Vol. II, 2219, 22ZU. 
Communications (Including Natio-

nal Highways). 
Vol. II, 2219, 2286. 

Commuted value of Pensions. 
Vol. II, 2219, 2243. 

Currency. 
VoL II, 2219, 2225. 

Customs. 
Vol. II, 2219, 2224. 

Defence Capital Outlay. 
Vol. II, 2219, 2238. 

Defence Services. Effectiv('-Air 
Force. 

Vol. II, 2219, 2222. 
Defence Sel'vices-Effective-Army . 

Vol. II, 2219, 2221-22. 
Defence Services-Effective--Navy. 

Vol. II. 2219, 2221. 
Defene(' Services-Non-Effective! 

Charges. 
Vol. II, 2219, 2222. 

Delhi. 
Vol. II, 2219, 2223. 

-.- .. --_ .. ----- -.--.--.-. 



TWELr'1'H TO I'OURTUHTH DBSIONS, 1966 21~ 

DEMANDS FOR GRANTS 
ACCOUNTS, 1956-57: con.td. 

ON 

Department of Atomic Energy. 
Vol. n. 2219, 2237. 

Department of Parliamentary 
Mairs. 

Vol. n, 2219, 2237. 
Dividend payable to (jeneral 

Revenues. 
Vol. II, 2286-97. 

Education. 
Vol. II, 2219, 2221. 

Employment Exchanges and Re-
settlement. 

Vol. II, 2219, 2231. 
Expenditure on Displaced Persons. 

Vol. n, 2219, 22311. 
Exploration of Oil and Natural Gas. 

Vol. II, 2219. 2233. 
External Main. 

Vol. n, 2219, 2223. 
}o'orcsts. 

Vol. 11, 2219, 2226-27. 
Geological survey. 

Vol. n, 2219, 2233. 
Gove.Inment Collieries. 

VoL II, 2219, 2234. 
Grants-in-Aid to States. 

Vol. n, 2219, 2228. 
Indian Posts and Telegraphs De-

partment (Including Working 
Expenses). 

VoL n, 2219, 2220-21. 
Industriea. 

Vol. n, 2219, 2220. 
Kutch. 

Vol. II, 2219, 2229. 
Lighthouses and Lightships. 

Vol n, 2219, 2238. 
LoanI and Advances by the Central 

Government 
Vol. II, 2219, 2240. 

Lok Sabba. 
Vol. II, 2219, 2237. 

Kanipur. 
Vol n, 2219, 2229. 

Medical services. 
Vol. II, 2219. 2227. 

Vol n, 2219, 2221 . 

DEMANDS FOR GRANTS ON 
ACCOUNTS, 1956-57: contd. 
Min •. 

Vol n, 2219. 2233. 
Miniatry of Commerce and Induatry. 

Vol. n, 2219-20. 
Ministry of Communicationa. 

Vol. n, 2219, 2230. 
Ministry of Defence. 

Vol. II, 2219, 2221. 
Ministry ot Education. 

VoL II, 2219, 2222. 
Ministry of Finance. 

Vol. II, 2219, 2224-
Ministry. of Food and A~iculture. 

Vol. II, 2219. 2221. 
Ministry of Health. 

Vol. n, 2219, 2227. 
Ministry of Home Affairs. 

Vol. II, 2219, 2228. 
Ministry of Information and Broad-

casting. 
Vol. II, 2219, 2230. 

Ministry ot Iron and Steel. 
VoL n, 2219. 2230. 

Ministry of Irrigation and Power. 
Vol. n. 2219, 2230. 

Ministry ot Labour. 
• Vol. n, 2219, 2231. 

Ministry of Law. 
VoL II, 2219, 2232. 

Ministry ot Natural Resource. and 
ScientUl.c Research. 

VoL II, 2219, 2232-
Ministry ot Production. 

Vol. n, 2219, 2234. 
Ministry of Rehabilitation. 

Vol. n, 2210, 2234. 
Ministry of Transport. 

Vol. II, 2219, 2235. 
Ministry of Works, Housing and 

Supply. 
Vol. II, 2219, 2238. 

Mint. 
Vol. II, 2219, 2225. 

Miscellaneous Adjustments betweea 
the Union and State Govern-
ments. 

Vol. n, 2219. Z22e. 
. - - --_ ..... _ .. - .. __ ._----
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DEMANDS FOR GRANTS ON 
ACCOUNT, 1956-57: contd. 
Mis~llaneous J;>epartments Ul4 Ix-

}Jendlture under the MlniatrJ of 
COmmerce ... Industry. 

Vol. II, 2219, 2220. 
l4iseeUa_ Departments and 1Iz-

peadlturt ~r the Minist17 of 
communications. 

Vol. II. 2219. 2221. 
:Miscellaneous Departme~q and Ex-

penditure unde~ the Min1strJ' of 
Education. 

Vol. 11, 2219, 2223. 
Miscellaneous Departments and JIlx-

penditure un4er the MlniatrJ of 
Home Mairs. 

MiscellaneoUs Departments and Ex-
penditure unclei' die Mtn1Itrr of 
lnfonnalion .ltd BroadcastIDg. 

VoL U. 2:Ue. _0. 
Miscellaneous Departmentl aDd Ex-

penditure under the Ministry of 
lAbour. 

Vol. II, 2219, 22SL 
Miseellaneeus Departments and 1Ix-

penditure under the Ministr)' of 
Production. 

VoL' II. 2219, 2284. 
Miscellaneous Departments and ax-

pen41ture U1\Cler the Ministry of 
TraDaporL 

vol. 11, 2219. 2236 
)liscellafteous Departments and 

Expenditure under the Mini4tr)' of 
Works. Housinl and Supply. 

Vol. II, 2219, 2236. 
)(Hcellueo\ls Departments and 

other Expenditure under the 
Ministry otf'inance. 

Vol. II, 2219. 2226. 
Miscellaneous Departments and 

Other Expenditure under the 
'Ministry 9f Food and Agriculture. 

Vol. II, 2219. 2131. 
Miseellaneo~s JCxpenditure under 

the Ministry of Irrigation and 
..... er. 

Vol. II, 2219. 2231. 
Miscellaneous Expenditure under 

Lok Sabba. 
Vol. II. 2219. 2237 . 

... -._._ ... _-_ ..... __ .. _._--------

DEMANPS FOR GRANTS ON 
ACcoUNTs, 19'56-57: cbntd. 
~llaneoWl Expenditure under 

the Miniltry of Defence. 
Vol. II, 2219, .7. 

Miscellaneous Expenditure und .. the 
Ministry of hternal Mairs. 

Vol. II, 2219. 2223...at. 
Miscellaneous Expenditure under 

the Ministry of Health. 
Vol. II, 2219, 2228. 

MisceUarutllous Expenditure under 
the Ministry of Law. 

Vol. II, 2218, 2232. 
Miscellaneous Expenditure under 

the Ministry of Natural Resoureea 
and ~ieIJtiftcResearch. 

Vol. II, 2219, 22~3. 

Miscellaneous Expenditure under 
the Ministry of Rehabilitation. 

Vol. II. 2219, 2235. 
Multi-purpose River schemes. 

Vol. II, 2219, 2230. 
New Delhi Capital Outlay. 

Vol. II. 2219, 2441. 
Opium. 

Vol. II. 2219. 2224. 
Other Capital Outlay of the Ministry 

of Comtll\mications. 
Vol. II. 2219, 2238-39. 

Of,Mr Capi~l Outlay of the Minatr), 
of Finance. 

Vol. II, 2219, 2240. 
Other Capital Outlay of the Mj,nistry 

of '"od and Agriculture. 
Vol. II, 2219. 2241. 

Other Capital Outlay of the Ministry 
of Irrijation an4 Power. 

Vol. II. 2219. 2241. 
Other Clpi*&l Outl~ ot ~e MiDiIItzT 

of Transport. 
Vol. II, 2219. 2241. 

Other Capital Outlay of the Miniltry 
• of Works, Housing and Supply. 

Vol. II, 2218, IMSJK. 
Other Civil Works . 

Vol. II, 2219. 2238. 
Other Organisations under the 

Ministry ot Production. . I 

, Vol. II, 2219, 22M. 



alS ----------------------_ ... _._._ .•..... -
DEMANDS FOR GRANTS ON 

ACCOUNTS, 1958-57: c:cmtd. 

Other Scientiftc Departments. 
Vol. II, 2219, 2223. 

" Overseas Communications Service. 
Vol. II, 2218, 2221. 

'Payments to other Governments, De-
partments etc. on account of the 
Administration of Agency Sub-
jects and manqement of Treasur-
lea. 

Vol. II, 2219, 2225. 
Payments to Retrenched Personnel. 

Vol II, 2211, 2240. 
Jtolice. 

Vol. II, .2219, 2228. 
:Ports and Pilotage. 

Vol. II, .U19, 2235. 
.Pre-Partition Paymenta. 

Vol. II, 2219, 222ft 
Privy Purses and Allowances of 

Inditln R"lers. 
Vol. II, 2219, 2228-29. 

Public Health. 
'Y01. n,2219, 2227. 

Purchases of Foodgrains. 
Vol. II, 2219, 2240-41. 

Rajya SabbR. 
Vol. II, 1218, 2238. 

Belations with States. 
Vol. II, 221', 2229. 

Salt. 
Vol. II, 2219, 2234. 

Seienttlc Research. 
Vol II, 1211, 2233. 

. Secretariat or the Vice-President. 
Vol. n, 2219. 2238. 

Vol. II, 2219, 2224. 
State of PondichefY. 

Vol. II. 2217, 2223. 
Stationery and Printing. 

Vol. II, 2219, 2236. 
Superannuation Allowances and 

Pensions. 
Vol. n, 2219, 2225. 

Vol. II, 1219. 2236. 
Survey til India. 

Vol. II, .2219, US2 . 

DEMANDS FOR GRANTS ON 
ACCOUNTS, 1918-57: contd. 

Taxes on Income including Corpora-
tion To: and Bltate Daty. 

Vol. II, 21tt, 2224. 
Territorial and Political PenBkMls. 

Vol. II, lilt. 2225. 

Tribal Areas. 
Vol. II, 2219, 2223. 

Trlpura. 
Vol. II, 2219. 2229. 

Union Excise Duties. 
Vol. n, 2211, 2224. 

Zoological lurvey. 
Vol. II, 2219, 2233. 

DEMANpS FOR GRANTS, 19.55-56-
RAILWAYS: 

Replies to memoranda of Member. 
-Laid on the Table. 

Vol. I. 573. 

DEMANDS POB GRANTS, 1958-57-
RAD..WAYS: 
Appropriation to Depreciation Re-

serve Fund. 
Vol. n. 2286-97. 

Appropriation to Development of 
Fund. 

Vol. n. 2287-98. 

Capital Outlay on Vizappatnam 
Port. 

Vol. II, 2287-98 . 

Motion to r.educe the Demand: 
Inadequacy of developmental 

prQ&ramme for the port paJ'ti. 
cularly for 'docks and berths'. 

Vol. n, 2292-8'1. 

Coutruetion of N~w lJnes--Capital 
and Depreciation Reserve Fund. 

. Vol. II, 1897-1950, 
1970--2041. 

Motion to reduce the Demand: 
Failure to open new line con-

nectln, Lakshmikantapur to 
Kakdwip. 

Vol. n. 1819-1932, 1950. 
1970--2040. 

. ~--... -... -""'-.-- .... ---... -.--.•.. _ ... ' ._.-,-.---. 



2J6 INDEX TO LOK SABRA DaeATES--PANT U 

DEMANDS FOR GRANTS, 1956-57-
RAILWAYS: contd. 
Construction of New Lines-Capital 

and Deprecialior Reserve Fund-
contd. 
Motion to reduce the Demand: 

contd. 
Failure to open new line from 

Santragachi to Arambagh via 
Khanakul and also :from 
Tarakeswar to Arambagb. 

Vol. II, 1899-1932, 1950, 
1970-2040. 

Slow progress in the suburban 
electrification around Cal-
cutta. 

VoL II, 1899-1932, 1949, 
1970--2040. 

Survey of Kazipet-Macherla-
Nellore line. 

Vol. II, 1899-1932, 1949, 
1970--2040. 

Unserviceable dynamos and 
batteries on nearly four dozen 
coaches on the Western Rail-
way. 

Vol. II, 1899-1932, 1949, 
1970--2040. 

Dividend Payable to General Re-
venues. 

Vol. II, 228S-97. 
Miscelleous Expenditure. 

VoL II, 1897-1950, 1970-2040 
Motions to reduce the Demand: 

Abolition of the office ')f 
Security Advised, Railway 
Board. 

Vol. II, 1899-1932, 1946, 
1970--2040. 

Dividend Payable to granted 
Revenes-contd. 

Absence of provision for 
Kotab-Ajmer traffic lurvey. 
Vol. n, 1899-1932, 1946, 

1970--2040. 

Delay in carrying out -the 
doubling of Delbi-Mathura 
Line and inadequate provi-
sion therefor. 

Vol. II, 1899-1932, UN8, 
1970-2040. 

DEMANDS FOR GRANTS, 1958-57-:-
RAILWAYS: contd. 
Dividend Payable to General Re-

venues: contd. 
Miscellaneou~ expenditure: contc:f:. 
Motions to reduce the Demand: 

contd. 

Delay in finalisins the 
examination of the reports 
of Nizamabad-Ramagun-
dam final Location and 
traffic-surveys. 

Vol. II, 1899-1932, 1947, 
1970-2040. 

Delay in Udaipur-Himmat-
nagar survey. 

Vol. II, 1899-1932, 1947, 
1970-2040. 

Extending the Sealdah-
Lakshmi-kantapur line upto 
Kakdwip. 

Vol. II. 1899-1932, 1947, 
1970-2040. 

Failure to introduce diesel 
railways in the suburban 
service round about 
Calcutta. 

Vol. II, 1899-1932, 1948. 
1970--2040. 

l<'llilure to nationalise Kali-
ghat-Falta Railway. 

Vol. II, 1899-1932, 1947, 
1970-2040. 

Futility of keeping a separate 
police establishment. 

Vol. II, 1899-1932, 1947, 
1970-2040. 

Godhra-Dohad-Ratlam doub-
ling preliminary enginee-
ring survey. 

Vol. n, 1899-1932, 1946,. 
1970-2040. 

Inordinate delay in Traffic 
survey of Kosbi Kalan-

pur-AI war Section. 
Vol. II, 189a-1932, 1948, 

1970-2040. 
Need to take up the survey 

for linking Kazipet with 
Nellore via Macherla with a 
view to exploiting the 
enormous coal deposits in 
Hyderabad State. 

Vol. II, 1899-1932, 1947, 
1970-ZOiO. 
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DEMANDS FOR GRANTS, 1958-57-

RAILWAYS: con"'. 
MiacellaneoWi expenditure: cantd. 

Motion to reduce the Demand: 
cantd. 

Reservation of posts for 
Muslims and fOr non-vege-
tarians in the Staf! College 
at Barocia. 

Vol. II, 1899-1932, 1M7, 
1970-2040. 

Survey Of the Rail Project to 
link Merta city with Ajmer 
and inadequate provision 
therefor. 

Vol. II, 1899-1932, 1M6, 
1970-2040. 

Unimaginative expenditure on 
the Dungarpur-Ratlam ("ia 
Banswara) line. 

'''01. II, 1899-1932, 1947, 
1970-2040. 

Vacillating position regarding 
the survey of the broad 
gauge and metre gauge line 
between Chittorgarh and 
Kotah. 

Vol. II, 1899-1932, 1946, 
1970-2040. 

Open Line Works-Additions. 
Vol. II, 2287-98. 

Open Line Works-Development 
Fund. 

Vol. II. 2287-98: 
Motion to reduce the Demand: 

Insanitary and primitive types 
of latrines and scarcity of 
urinals for III class pauen-
gerl. 

Vol. II, 2286-97. 
Open Line Works-(Revenue)-
Labour Welfare. 

Vol. II. 2292-97. 
Motions to reduce the Demand: 

Acute shortale of water and 
electric supply in Golden Rock 
and Erode Railway colonies. 

Vol. II, 2291-97. 
Inadequate medical and health 

facilities and failure to deve-
lop own sanatoria. 

Vol. II, 2292-87. 

DEMANDS FOR GRANTS, 1958-67-
RAILWAYS: contd. 
Open Line Works-(Reverve)-

Labour Welfare-eontd. 
Motions to reduce the Demand: 

contd. 
Inadequate residential quar-

ters for class IV staft. 
Vol. II, 2291-91. 

Open Line Works-(Revenue)-
Other than Labour Welfare. 

Vol. II, 1897-1950, 1970-2040. 
Motions to reduce the Demand: 

Continuance of ftag stations in, 
their present form of a Rail 
Road, Tharod, Baraila and 
Kachnara. 

Vol. II, 1899-1932, 1948, 
1970-2MO. 

Lack of upper class waiting 
room at Nimbahera. 

Vol. II, 1899-1932, 1948~ 
1970-2040. 

Non-provision 
over the 
Section. 

Vol. II, 

of a fast train 
Khandwa-Ajmer 

1899-1932, 1949,. 
1970-2040. 

Non-provision of fta, stations at 
Jamunia and Daru on the 
Western Railway. 

Vol. II, 1899-1932, 1948, 
1970-2040. 

Open Line Works-Replacements. 
VoL n, 2287-98. 

Ordinal'y Working Expenses-Ad-
ministration. 

Vol. II, 2041-86, 2089-2133. 
Motions to reduce the Demand: 

Allotment of more wagons for 
betel leaves and ftsh from the 
West Coast and Malabar. 

Vol. II, 2041-78, 2082, 
2089-2133. 

Appointment of Chief Securit7 
Offtcer, Northern Railway 
Zone. 

Vol. II, 2041-78, 2_ 
2089-2113. 

Confirmation of temporary staff. 
Vol. n, 2041-78, 2080. 

2089-2131. 



TWfi.FTH TO I'OUlltllDlTfI S1!IS810NS, 1956 

RDlANDS FOR GRANTS, 1951-6'1-
RAILWAYS: cORtd. 

Ordinary Working Expenses-
Administration: contd. 
Motions to reduce the Demand: 

contd. 
Corruption in the Railway Ser-

vice Commissibn, Bombay. 
\tol. II, 2041-78, 2079, 

2089--2133. 
Delays in the disposal of repre-

sentation made to the rail-
way administration. 

Vol. II, 204l-7t1, 2082, 
2089-2133. 

Disregard of seniority in the 
promotion of T.T.Es. on the 
S.E. Railway. 

Vol. II, 2041-78, 2080, 
2089-2133. 

Equation of posts and fixation 
of seniority of ex-State Rail-
way Officers vis-a-vis Indian 
Government Railway Officers. 

Vol. II, 2041-78, 2081, 
2089-2133. 

Formation of a separate zone 
for Andhra and Hyderabad 
States, comprlsmg former 
M.S.M. and S.N. Railway. 

Vol. II, 2041-78, 2081, 
2089-2133. 

,Grant of island allowance to the 
employees working in the Wil-
linJdon Island, Cochin. 

Vol. 11, 2041-78, 2081, 
2089-2133. 

Jnadequate medical relief giVP.fl 
at Bezwada to a delegate from 
Poona who was assaulted 
<while attending Railwaymen's 
Federation Convention m 
November, 1955. 

Vol. II, 2041-78, 2080, 
. 2089-2133. 

'Inconvenience suffered by pas-
sengers due to three tiers 
sleeping berths in third class 
.ahd 'failure to provide ladders ' 
for getting into upper berths 
. iIl all classes. 

VOl. II, 2041-78, 2082, 
2089--2133. 

DEI4AN'DS FOR GRANTS, 1951-87-
RAILWAYS: ,ccmtd. 
Ordinary Working Expenses-

Administration: contd. 
Motions to reduce the Demand: v 

contd. 
Ine1ficiency and cOI'ruption in 

the Railway Security Force. 
Vol. II, 2041-78, 2078. 

2089--2133. 
Inefftciency in the Locomotive 

Department. 
Vol. II, 2041-78, 2078. 

2089-2133 
InefficienL method of recruit-

ment b, the Railway Service 
Commission, Bombay. 

Vol. 11, 2041-78, 207:.1, 
2089-2133 .. 

Maintaining of the fiying squad 
of I.R.C.A. 

Vol. II, 2041-78, 2080. 
2089-2133. 

Necessity for health propa-
ifanda through the medium of 
Railways. 

Vol. II, 2041-78, 2082, 
2089-2133. 

Necessity to merge the dearness 
allowuce with pay. 

Vol. n, 1041-78, 2080, 
2081--2133. 

Need to start a sleeper m~g 
'j)1lnt with arrangements for 
treating wood at Kallal in 
Malablr. 

Vol. II, 204.1-78, 2083, 
2089-2133. 

Non-provision ot conceasion 
tares tor the Pusbkar Fair 
at Ajmer. 

Vol. II, 2041-78, 2080, 
2G89-Z1U. 

Payin&caeual labour at market 
rate iDstead of the minimum 
recommended by the Central 
Pay CoonuQjlSion • 

Vol. n, 2041-78, 2082, 
2089-2133. 



DEMANDS FOR GRANTS, 10~·5'1-
RAILWAYS: contd. 
Ordinary WorlUne Expenses-

Administ.l"ation: contd. 
Motions to reduce the Demand: 

contd. 
Protection of house-rent allow-

ance and arrears thereof to 
Railwaymen due to c\Jt effect-
ed on merger of half dearness 
allowance with pay in 'C' 
areas. 

Vol. II, 2Ofl-?8, 2081, 
2089-2133. 

Punishment to and transfers of 
Railway Security Force per-
sonnel. 

Vol. II, 2041-78, 2081, 
2089-2133. 

Six hours' duty for loco and 
workshop clerks. 

Vol. II, 2041-78, 2081, 
J08e-2133. 

Theft of and damage to car-
riage fitting. 

Vol. II, 2041-78, 2079, 
2089-2133. 

Unfair selection by the Rail-
way Service Commission. Cal-
cutta. 

Vol. II. 2041-78, 2080, 
2089-2133. 

Urgency at having an emcient 
health policy for the Indian 
Railways. 

Vol. II, 2041-78, 2082, 
2089-2133. 

Ordinary Working Expenses-
LaboUr Welfare. 

Vol. II, 2134--64, 2251-86. 

Motions to reduce the Demand: 
Adminis~ation and functioning 

of railway schools. 
Vol. II, 2134-56, 2162-64, 

1251-85. 

Appointment of lady-doctors 1n 
each railway hOffpital. 

Vol. II, 2134-56, 2161, 
2162-64, 2251-85. 

DEMANDS FOR GRANTS, 1956-57-
RAILWAYS: con'td. 
orctinary Workin, Expenses-

Labour W-elfare: tofttd. 
M&tions to reduce the Demand: 

contd. 
Establishment of Workmen'. 

AdVisory Committees for eacb 
railway hospital and dispen-
sary. 

Vol. II, 2134--56, 2161, 
2162--64. 2251--85. 

Exeenses on health and welfare 
serviees of South Eastern 
Railway. 

Vol. II, 2134-56, 2180, 
2162--M, 2251-85. 

Failure to provide quarters to 
staff at Adoni, Nagarur, Mola-
gavalli, Aspari, Nancheria, 
Bantanahal. Berinahal, Ulind-
konda. Bethamcherla, Dhone, 
Maddikera, Tuggali, Pendekal 
and Malyala stations of 
Southern Railway. 

Vol. II, 2134-56, 2162-64, 
2251-85 

Grant of one year's leave with 
full pay to T.B. patients, 
'among railwaymen tor treat-
ment. 

Vol. II, 2134-56, 2162-
2164, 2251-85. 

Insufficient medicines to rail-
way hospitals and diapen-
saries. 

Vol. II, 2134-56, 2161, 
2162-64, 22Dl~5. 

Need for immediate opening of 
maternity wards in railwa,. 
hosrntal,Golden Rock. 

Vol. II, 2134-56, 2161, 
216~ 2251--85. 

Provision for education 01 
children of railway employees 
On the Western RaJway. 
. Vol.' II, 2134-56, 2161, 

2162-64, 2251-85. 

Provision of a dispensary at 
Olavak-kot-Southern Rail-
way for railwaymen. 

Vol. II, 2134-56, 2161. 
2162~ 2251--81. 

-----~----- - '---------



Uo TWIILI"l'H TO rOURTUNTJI 8I111tON., 19/J6 

DEMANDS FOR GRANTS, 1956-57-
RAILWAYS: contd. 
Ordin8ry Workina Expenses-

Labour Welfare: contd. 
Motions to reduce the Demand: 

contd. 
Shortage ot doctors and medical 

staff in railwjlY hospitals. 
Vol. II, 2134-56, 2161, 

2162-64, 2251~5. 
Separation of administration of 

cleaning, sweeping, etc., ot 
entire railwlY colony, Golden 
Rock, Southern Railway, from 
medicai establishment tor the 
sdke of better medical at-
tention .. 

Vol. II, 2134-56, 2162-
64, 2251-85. 

Ordinary Working Expenses-Mis-
cellaneous Expenses. 

Vol. 11, 2134-64, 2251-86. 
Motions to reduce the Demands: 

Continuance of management of 
Vishakhapatnam Port under 
Railway Ministry. 

Vol. n, 2134-56, 2160, 
216::-64, 2251~5. 

Introduction of diesel coaches 
between Ongole and Gudur on 
Southern Railway. 

Vol. II, 2134-56, 2160, 
2162-64, 2251~5. 

Ordinary Working Expenseti-Ope-
rating Staff. 

Vol. II, 2133-64, 2251-85. 

Motions to reduce the Demand: 
Abolition of casual labour 

system of recruitment. 
Vol. II, 2134-56, 2158, 

2162-64, 2251~5. 

Block in promotions due to re-
cruitment of new men. 

Vol. II, 2134-56, 2158, 
2162-64, 2251-85. 

Conditions of service of Assist· 
ant Station Masters and Sta-
tion Masters on Western Rail-
way. 

Vol. 11, 2134-56, 2157, 
2182-64, 2251-85. 

DEMANDS FOR GRANTS, 1956-57-
RAILWAYS: eontd. 
Ordinary Working Expe~ 

Operating St8ft: contd. 
Labour Welfare: contd. 
Motions to reduce the Demand: 

contd. 
Confirmation of all temporary 

promotions on Southern Rail-
way. 

Vol. II, 2134--56, 2158,. 
2162-64. 2251-85. 

Deterioration in punctuality of 
trains. 

Vol. II. 2134-56. 2157. 
2162-64, 2251--~5. 

Deterioration of traffic in small 
on meter gauge section of 
western Railway, particularly 
Khandwa-Ajmer Section. 

Vol. II, 2134-56, 2157. 
2162--64, 2251~5. 

Failure to provide uniforms to· 
conductor gaurds on Central 
Railway. 

Vol. II, 2134-56, 2159, 
2162--64, 2251~5. 

Gatemen at level crossings on 
Central Railway. 

Vol. II, 2134-56, 2159. 
2162--64, 2251--85. 

Grant. of communal holidays to 
open-line staff. 

Vol. II, 2134--56, 2158, 
2162-64, 2251--a5. 

Inadequate leave reserves for 
operating staff. 

Vol. II, 2134--56. 2157. 
2162--64, 2251~5. 

Lack of eo-ordination between 
general administrationa I'll-
IIlrding connections at junc-
tions such as Mathura, Bhopal 
and Agra, etc. 

Vol. II, 2134-56, 2156~ 

2162-64, 2251~5. 

Need to raise the lowest level 
of pay of clerks to RI. 80-22() 
from the present scale of Bs. 
55-1BO. 

Vol. II, 2134-56, 2159', 
2162-64, 22111~fi---_ .• ----_._--_ .. ----

1,.' 



TWBLrrH TO POtlRTRHm 8a8IONS, 1956 ., 
---------- ~.--.-.-.-~--------

DEMANDS FOR GRANTS, 1956-57-
RAILWAYS: contd. 
Ordinary Working Expenses-

, 

Operating Statl': contd. 
Mo~ions to reduce the Demands: 

contd. 
Non-provision of a through train 

between Ahmedabad and 
Godhra. 

Vo1. II, 2134-56, 2157, 
2162-64, 225]--85. 

Non-provision of running allow-
ances to T.A.G.Cs. on Western 
Railway. 

Vol. 11, 2134-56, 2157. 
2162-64, 225]-85. 

Protection of existing pay of 
t!mployees found medically 
unfit for certain categories but 
declared fit for other duties. 

Vol. II, 2134-56, 2158, 
2]62-64, 2251-fl5. 

Re-cJassiftcation of pay scales of 
firemen, rolling stockmen, 
,angmates, etc., according to 
nature of work actually done. 

Vol. II, 2134-56, 2157, 
2162-64, 2251-85. 

Restoration of food concession to 
the catering staJr of railway 
refreshment rooms. 

Vol. II, 2]34-56, 2159, 
2162-64, 2251-85. 

Setting up of uneconomical new 
stations on the broad gauge 
between Godhra and Kotah 
sections of Western Railway. 

Vol. II, 2134-56, 
2162-64, 2251--85. 

Shortage of coal Khalasies in aU 
loco-sheds on E'x-S.I.Railway. 

Vol. II, 2134-56. 2158. 
2162-64, 225]-85. 

Supply of footwear and uni-
forms to gangmen. 

Vol. II, 2134-56. 2158, 
2162-64, 2251--85. 

Transfer of gangmen willing to 
be absorbed as unskilled 
labour in workshops and loco-
sheds. 

Vol. II, 2134-56, 2153, 
2162-64. 225\--85 . 

DEMANDS FOR GRANTS, 1956-57-
RAILWAYS: conte!. 
Ordinary Workin, Expenscs-

Operating Staff: contd. 
Motions to reduce the Demands: 

contct. 
Ordinary Working Expenses-Ope-

ration (Fuel). 
Vol. II, 2133-64, 2251--65. 

Ordinary Workin, Expenses-Ope-
ration other than Staff and Fuel 

Vol. II, 2134-64, 225J-8f). 
Motions to reduce the Demand: 

Corruption on Western Railway 
in handling public gooda. 

Vol. II, 2134-56, 215", 
2162-64, 2251-85. 

Deterioration in the speed of 
goods trains. 

Vol. II, 2]34-56, 21St. 
2162-64, 2251-·-85. 

Disparity in the expenses foe 
handing, etc., of goods lind 
compensation for goods lost 
or damaged between two rail-
ways, Central Railway and 
Western Railway. 

Vol. II, 213~6, 2160, 
2162--64, 2251-85. 

Ordinary Workin, Expenses-Re-
pairs and Maintenance. 

Vol. II, 3041-86, 2089-2133. 
Motions to reduce the Demand: 

Delay in the construction ot 
Nellore Railway Station. 
Southern Ra1way. 

Vol. II, 2041-78. 2084_ 
2089-2133. 

Delay in the remodelling and 
electrification of Gudur RaH-
way Station. Southern Rail-
way. 

Vol. II. 2041-78. 20M. 
2089-2133. 

Dirty condition of railway car-
riages run between Rewari 
and Hissar. 

Vol. II. 2041-78, 2083. 
2089-2133. 

Inadequacy of leave reserves in 
workshops and loco-sheds. 

Vol. II. 204]-78, 20113, 
2089-213J. 

. --.. ~-----.-.. ~ .. ----.. --------.---------
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DEl4AI\ 113 iOR GRANTS, 1956-57-

RAILW A YS: cou,tq. 
Ordinary Working Expenses-

Repairs a;,.d Maintenance: contd. 
Motions to reduce the Demand: 

contd. 
MaintenllIlce ot ca.rriages on 

the lthandwa-Ajmer section 
01 the Western Railway. 

Vol. II, 2041-78, 2083, 
2089-%13:3. 

Maintenance of narrow-gauge 
an4 metre gauge en,ines on 
the Wt!stem Rallway. 

Vol. II, 2041-78, 2083, 
2089-2133. 

:MakinI the reinforced concrete 
cement depot at Golden Rock 
~rmllnent. 

Vol. 11, 2041-78, 2084. 
2089-2133. 

Necessity of improving the com-
munieation system in Indian 
Rallways. 

Vol. II, 2041-78, 2085, 
2089-213:i 

Necessity of poolinl all railway 
scrap for con"'ersion into steel 
for the use of Railways. 

Vol. II. 2041-:-78, 2Q8f1 • 

2089-213:i 

Non-provision of auto-A.V.B. 
brakes on the metre gauge 
section of the Railways. 

Vol. II, 2041-78, 20B3, 
2089-213:i. 

~e~tion of making the Post-
War Reconstruction Electrical 
Works at Golden Rock, 
Southern Railway permanent. 

Vol. n. 2041-78, 2084. 
2089-2133. 

Reduction of gauge length to 
three miles for safety work-
ing. 

Vol. II. 2041-78, 2084. 
2089-2133. 

'I 

. Revision of the schedule of rates 
for works on Railways. 

Vol. II, 2041-78, 208;:;. 
2089-213:i 

DEMANDS FOR GRANTS, lH8-57-
RAILWAYS: contd. 
Ordinary Worltinl Expenaes-

Repairs and Maintenance: contd. 
Motlons to reduce the Demand: 

contd. 
Runnina of trains between 

M.sulipatam and. Guntakal 
without proper liahting ar-
ranpmenta. 

Vol. II, 2041-78, 2084. 
Z08~2133 

Slackness in the maintenance of 
locomotives. 

Vol. II, 2041-78, 2083, 
2089-2133. 

Pafments to Worked Lines and 
others. 

Vol. II, 1897-1950, 1970-2040. 
Mo~ons to reduce the Demand: 

Non-purchase of the variou~ 
privately owned Railways, 
more particularly the KaU-
ghat-Falta Rly., Ahmedpur-
Katwa Rly., and the Burd-
wan-Katwa Rly. 

Vol. II, 1899-1932, 1948, 
1979-2040. 

Taking over of KaUghat-Falta 
Railway. 

Vol. II, 1899-1932, IlKS. 
1070-2048 

Working of the Kali~t-Falta 
Railway with particular refe-
rence to its dealings with 
passengers and employees. 

Vol. II, 1899-1932, 1948. 
1970-2040. 

Railway Board: 
Vol. II, 1897-1950, 1970-2040. 

Motions to reduce the Demand: 
Abolition of examination for 

promotion to Rs. 80-220 grade 
for accounts stat!. 

Vol. II, 1899-1932, lK1. 
1970-2040. 

Advisability of authorising 
General Managers to appoint 
a certain percentage of class 
III employees at their discre-
tion. 

Vol. II, 1899-1932, 1939, 
1970-2040. ------ ---------------_. __ ............. ---



TWI:L"H TO FOURTl:ENTH BUSIONS, 1956 

DJ:MANDS FOR GRANTS. J956-57--
RAILWAYS: contd. 
Railway Board: contd. 

Motions to reduce the D~mand: 
contd. 
Anomaly of directing em-

ployees in certain cases to ap-
peal' for examination a second 
time for selection to a higher 
('tilde when the employee was 
deClared to have passed the 
test once. 

Vol. 11. 1899-1932, 1938, 
1970-2040. 

Appolntlnf'nt of Civil Engineers 
as Deputy General Managers, 
Personnel on th~ Eastern and 
SOuth-Eastern Railways. 

Vol. II, 1899-1932, 1938, 
1939, 1970-2040. 

Appointment of persons over 
6& y,.rs of ale as members of 
Railway Service Commissions 
and posting them to the zone 
to which they belong. 

Vol. II, 1899-1932, 
1934, 1970-2040. 

Arbitrary use of the Railway 
Services (SafeJl.l&~g of 
National Security) . Rule", 
11153. 

Vol. II, 1899-1932, 1941, 
1970-2040. 

Bookinc Of&ce at ltarai ,Junction 
on the Central Railway. 

Vol. 11. 1889-1932, 1944, 
1970-2040. 

Conditions ot service ot the 
Railways ministerial statr. 

Vol. II, 1819-1932, 1933, 
1970-2040. 

Conditions of service of the 
running staft on Indian Rail-
ways. 

Vol. II, 1899-1932, 1933, 
1970-2040. 

Conditions prevailing in Ajmer 
workshop in relation to manu-
facture of engines. 

Vol. II, 1899-1932, 1942, 
1970-2040. 

Continuance of private con-
tractors for cater:n, in the 
dining cars on main lines. 

Vol. n, 1899-1932. 1937, 
1970-2040. 

~DS FOR GRANTS, 1956-57-
RAlLWAYS: eontd. 
Railway Board: contd. 

M.otions to reduce the D~alld: 
contd. 
Continued neglect of Sealdah 

Station, Eastern Railway, and 
its environs. 

Vol. II; 1891--1932, 1942'r 
1970-2tMO-. 

Continued importation of vatu-
a~le ~rts .for each locomotive' 
manutadured at Cbittaranjan. 

Vol. n, 1891--1932, lIK3,. 
1970-2040 .. 

Corruptions in the Railways. 
Vol. II, 1899-1932, 193". 

1970-2040; 
Delay 1n disposing of eomplaint.B 

of the staff. 
VOl. II, 1899-1932, 1934, 

1970-2040. 
Oelay in settling cases of Rail-

way workers which is some-· 
times as long as 19 years. 

Vol. II, 1899-1932, IIM5~. 
1970-2040. 

Delays in the settlement of' 
claims. 

Vol. II, 1899-1932, 1945,. 
1970-2040. 

Demand for revision of pay' 
eca1eI. 

Vol. II, 1889-1932, 1943' .. 
1970-2040. 

Discipline among Railway staft. 
Vol. II. 1899-1932, 1944, 

1970-2040. 
Evolution of a correct policy of 

granting recognition to Trade-
Union and Federation of Rail-
waymen. 

Vol. II, 1899-1932, 1937,. 
1970-2040. 

Extreme overcrowding on the 
Gorakhpur-Nautanwa and Go-
rakhpur-Chitauni branch lines. 

Vol. II. 18~1932, IISG, 
1970-2040. 

Failure of Government to im-
prove the speed of trains and 
pas!lenger amenities on N.E. 
Railway. 

Vol. II. 1899-1932. 1933, 
1970-2040. 
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DEMANDS FOR GRANTS, 1958-57-
RAILWAYS: contd. 
Railway Boarlj: contd. 

Motions to reduce the Demand: 
contd. 
Failure of regrouping and need 

to review the matter for In-
crease of zones. 

Vol. II, 1899-1932, 1938, 
1970--2040. 

Failure of the Railways to let-
tle claims against them and 
refusal to make payment on 

. technical objections. 
Vol. II, 1899-1932, 1944, 

197G-2040. 
J'ailure of the Government to 

remove the grievances of Ex-
change operators. 

Vol. II. 1899-1932 1945, 
19-ro.:.2040. 

Failure to bring the Railway 
Police under Railway Ad-
ministration and to merge it 
with the Railway Security 
Poll~e and Watch and Ward 
Department. 

Vol. II, 1899-1932, 1935, 
197G-2040. 

Failure to construct a new rail-
way line from Siruguppa In 
Mysore State to Kurnool in 
Andhra 1,ia Adoni and Yem-
miganur. 

Vol. II, 1899-1932, 1940, 
197G-2040. 

}o'ail ure to construct retiring 
rooms at Adoni Railway Sta-
tion of Southern Railway. 

Vol. II, 1899-1932, 1940 
197~2040: 

"Failure to construct retiring 
rooms at Manthralayam Road 
railway statIon. 

Vol. n, 1899-1932, 1940, 
197G-2040. 

Failure to construct Rudarpur-
Deoria-Kasia-Nautanwa link 
~ore the Budha Jayantt cele-
bration to be held in May, 
1956. 

Vol. II, 1899-1932, 1935, 
197G-2040. 

DEMANDS FOR GRANTS, 1956a 5T-
RAILWAYS: contd. 
Railway Board: contd. 

Motions to reduce the Demand: 
contd. 
Failure to extend the project for 

Rudarpur-Deoria-Kushina,ar-
Nautanwa railway line up to 
Nawgarh along Nepal border 
in vicinity of Lumbini the 
birth place of Lord Buddha 

Vol. n, 1899-1932, 1935, 
197G-2040. 

Failure to give Assam special 
compensatory allowance to 
Railway workers posted in the 
Assam Zc:le. 

Vol. II, 189~19S2, UKI. 
197G-2040. 

Failure to give recolllition to 
N.E. Railway Labour Union. 

Vol. n, 1899-1932, 19~> 
197G-2040. 

Failure to grant the Train Ex-
aminers higher grades of pay. 

Vol. II, 1899-1932, 1934, 
1970-2040. 

Failure to implemen,t para 151 
of the Railway Accident En-
quiry Committee's Report. 

Vol. II, 1899-1932, 1~, 
1970-2040 

Failure to implement the reco-
mmendations of the Railway 
Corruption Enquiry Com-
mittee. 

Vol. 1899-1932, 1943, 
1970-2040. 

Failure to provide drinkint 
water facilities to the stafl at 
Tuggali railway station on the 
Southern Railway. 

Vol. II, 1899-1932, 1940, 
197G-2040. 

Failure to provide suftlcient 
'quarters for the staff. 

Vol. II, 1899-1932, 1939, 
1970-2040. 

Failure to redress the injustice 
done to a large number ot 
ex-railway employees who 
have provisionally opted for 
Pakistan. 

Vol. II, 189~1932, IMi, 
1970-2040. 
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DEMANDS FOR GRANTS, 1956-57-
RAILWAYS: contd. 
Railway Board: contd. 

Motions to reduce the Demand: 
contd. 
Failure to reduce the frequency 

of accidents. 
Vol. II, 1899-1932, 1934, 

197G-2040. 

Failure to run the Indian Rail-
ways more etncientIy and eco-
nomically. 

Vol. II, 1899-1932, 1935, 
197G-2040. 

Failure to start the survey of 
the project for a new railway 
line connecting Gorakhpur 
with Maharajganj, Nichlaud 
and Slswa and Maharajganj 
and Phanuda with Sahjanwa 
via Mehdawal. 

Vol. II, 1899-1932, 1936, 
1970-2040. 

Failure to start the survey of the 
project tor a new railway line 
connecting Nautanwa with 
Barhalganj via Naugarh, 
Bausi, Mehdawal, Sahjanwa, 
Bansgaon, Sikriganj and 
Gola. 

Vol. n, 1899-1932, 1936, 
1970-2040. 

Failure to tackle problems of 
overcrow<Ung in third class 
travel. 

Vol. II, 1899-1932, 1942, 
1970-2040. 

Failure to take over the Shah-
dra-Saharanpur Light Railway 

Vol. II, 1899-1932, 1934, 
197G-2040. 

J'onnation of joint committees 
of workmen and officials for 
turn out, maintenance and 
operation at all levels to avoid 
wastage pilferage, thefts, cor-
ruption 'and tor better results. 

Vol. II, 1899-1932, 1936, 
1970-2040. 

Grant of Assam allowance to 
the staff working at Lumding. 

Vol. II, 1899-1932, 1945, 
197G-2040. ----_._------- ._--

109 L.S.D.-15. 

DEMANDS FOR GRANTS, 1956-57-
RAILWAYS: contd. 
Railway Board: contd. 

Motions to reduce the Demand: 
contd. 
Grievances of Accounts Depart-

ment employees to North-
Eastern Railway. 

Vol. II, 1899-1932, 1941, 
1970-2040. 

Grievances of the staff of the 
Assistant Engineer (Construc-
tion), Kalighat, Eastern RaIl-
way. 

Vol. II, 1899-1932, 1942. 
1970-2040. 

Improvements to Railway sta-
tions on the Jubbulpore-ItarsJ 
section of the Central Rail-
way. 

Vol. II, 1899-1932, 190. 
1970-2040. 

Inadequacy of amenities to m 
class passengers and lack of 
sleeping accommodation. 

Vol. II, 1899-1932, 1937, 
1970-2040. 

Inadequate medical facilitiel 10 
Railwaymen. 

Vol. II, 1889-1932, 1938, 
1970-2040. 

Inadvisibility ot withdrawing 
any item from the terms of 
reference ot the one-man trio 
bunal set up in the dispute 
with Railwaymen. 

Vol. II, 1899-1932, 1938, 
1970-2040. 

Increase in freight rates. 
Vol. II, 1899-1932, 1931J, 

1970-2040. 

Indifference towards representa-
tions made by compounders 
and dispensers workin' on 
railways. 

Vol. II, 1899-1932, 1942, 
1970-2040. 

Lack of adequate residential 
quarters for class III and clul 
IV workers. 

Vol. II, 18D~1932, 190. 
1970-2040 
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DEMANDS FOR GRANTS, 1956-57-
RAILWAYS: contd. 
Railway Board: contd. 

Motions to reduce the Demand: 
contd. 
Merger of full dearness allow-

ance with pay of the Railway· 
men. 

Vol. II, 1899-1932, 1937, 
1970-2040. 

Need for bringing loco-sheds 
udner the Factories Act. 

Vol. II 1899-1932, 1941. 
, 1970-2040. 

Need for prohibition of smoking 
in III. class carriages. 

Vol. II, 1899-1932. 1939. 
1970-2041). 

Need for revision of the Disci-
pline and Appeal Rules guar-
anteeing right of personal 
hearing and proper enquiry 
before punishment. 

Vol. II, 1899-1932, 1939, 
1970-2040. 

Neel:i tor upgrading the salaries 
of :ltation masters. 

Vol. II, 1899-1932. 1941, 
1970-2040. 

Need for upgrading the salaries 
of train examiner staft'. 

Vol. II, 1899-1932. 1941, 
1970-2040. 

Need to appoint a Second Pay 
Commission to refix the pay 
Icales of Railwaymen. 

Vol. II, 1899-1932, 1938, 
1970-2040. 

Need to formulate the gauge 
pojicy of the railways. 

Vol. II, 1899-1932. 1945. 
1970-2040. 

Need to re-introduce the system 
ot iSSUe of return tickets. 

Vol. Il, 1899-1932, 1942, 
1970-'2040. 

Need to withdraw the safeguard. 
ing of security rules-Railways. 

Vol. II, 189~19~3t.;~!~: 
Ntm-restol'8tion of loop lines on 

the NidadavoIu-Na.rasapur 
Branch of Southern Railway. 

Vol. II. 1899-1932, 1938, 
'970-2040. -_._--------

DEMANDS FOR GRANTS, 19515-57-
RAILWAYS: contd. 
Railway Board: contd. 

Motions to reduce the Demand: 
contd. 
Opening of a passenger halt .t 

J:titkhoppaka between Regu-
palem and Narasapatnam Road 
on the Southern Railway. 

Vol. n, 1899-1932, 1939, 
1970-2040. 

Overbridges at level crossings 
on the Jubbulpore-Itarsi sec-
tion of the Central Railway. 

Vol. II, 1899-1932, 1943, 
1970-2040. 

Passenger amenities. 
Vol. II, 1899-11:;~~=: 

Paucity of passenger trains on 
the Central Railway. 

Vol. II, 1899-1932, 1944, 
1970-2040. 

Par Bcales of the original N.E. 
Railway staft' and their senio-
rity compared with the staff 
ot other Railways. 

Vol. II, 1899-1932, 1933. 
1970-2048. 

Practice of the N.E. Railway of 
not calling staff above GO 
years of age for selection w 
L.G.S. posts. 

Vol. II, 1899-1932, 1934, 
1970-2040. 

PrinCiples to be followed in the 
construction of new lines. 

Vol. If. 1899-1932. 1939. 
1970--2040. 

Proposefi increase in surcharge 
on goods traffic. 

Vol. n. 1899-1932, 1937, 
1970--2040. 

Railway Catering. 
Vol. II, 1899-1982, 1944, 

1970--2040. 
Reeonstructlon ot Purl Railway 

station. 
Vol. II, 1899-1932, 1943. 

1970-2048. 
1teconstitution of the Board with 

representatives of the labour 
and other popular elements. 

Vol. II, 1899-1932, 1944 .. 
1970-2&10. 
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DEMANDS FOR GRANTS, 1956-57-
RAILWAYS: contd. 
Railway Board: contd. 

Motions to reduce the Demand: 
,,_ contd. 

Refusal to recognise the Nation-
al Federation of Indian Rail. 
waymen as emerged out of 
the Madras convention held In 
May, 1955. 

Vol. II, 1899-1932, 1936, 
1970-2040. 

Refusal to restore recognition to 
the Southern Railway Labour 
Union. 

Vol. OJ 1899-1932, 1936, 
1970-2040. 

He-instatement 01 all Paklstan-
opted employees and grant 
of full privileges to them. 

Vol. II, 1899-1932. 1940, 
1970-2040. 

He-instatement of men dis-
charged under the safeguard-

. ing of Security Rules and in 
connection with Trade Union 
acti vi ti es. 

Vol. II, 1899-1932, 1940, 
1970-2040. 

Retrenchment of employees con-
trary to the provisions of the 
Payment of Wages Act. 

Vol. II, 1899-1932, 
1938, 1970-2040. 

Reversion of Audit Inspectors of 
Deputy Chief Accounts Office, 
Secunderabad, Central Rail-
way. 

Vol. 0, 1899-1932, 1943, 
1970-2040. 

Rounding off railway fares. 
Vol. II, 1899-1932, IM1, 

1970-2040. 
Sleeping accommodation for II 

class passengers. 
Vol. II, 1899-1932, 1937, 

1970-2040. 
Sleeping accommodation for pas-

sengers. 
Vol. II, 1899-1932, 1943, 

1970-2040. 
Slow progress of Calcutta elec-

trification project. 
Vol. II, 1899-1932, 1943, 

1970-2040. 

--------- ---_._-
DEMANDS FOR GRANTS, 1956-57-

RAILWAYS: contd. 
Railway Board: contd. 

Motions to reduce the Demand: 
contd. 
Special pay admissible to Joint 

Directors and Deputy Direc-
tors. 

Vol. II, 1899-11::~:~: 
State catering on Railways. 

Vol. II, 1899-1932, 1935, 
1970-2040. 

Third class waiting Rooms. 
Vol. II, 1899-1932, 1944, 

1970-2040. 
Trade Union- democracy inside 

Indian Railways. 
Vol. II, 1899-1932, 1935, 

1970-2040. 
Trade Union rights to the Rail-

way Security Staff. 
Vol. II, 1899-1932, 1940, 

1970-2040. 
Urtpunctuallty of passenger 

trains on the Central Rail-
way. 

Vol. II, 1899-1932, 19i4. 
1970-2040. 

Unsatisfactory conditions pre-
vailing on the Shahdara-
Saharanpur Light Railway in 
regard to conditions of service 
of the staff and passenger 
amenities. 

Vol. II, 1899-1932, 1934, 
1970-2040. 

Unsatisfactory recruitment of 
Railway Sectional Officers of 
assist the Special Police Esta-
blishment to put down cor-
ruption in Railways. 

Vol. II, 1899-1932, 1939, 
1970-2040. 

Violation of trade union rights 
of railway employees by re-
fusing to negotiate with their 
real representatives. 

Vol. II, 1899-1932, 1941, 
1970-2040. 

Statements containing replies to 
certain memorandum received 
from Members in connection 
with-Laid on the TBble. 

Vol. IV, 6543. 
Vol. V, 925"_ 

Vol. VIII, 6399. 
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DEMANDS FOR GRANTS, 1956-57-
TRA VANCORE-COCHIN: , 
Administration of Justice. 

Vol. V, 1263, 8270, 8304, 831"-
46, 8349, 8351-32. 

Motions to reduce the Demand: 
Delay in the civil and criminal 

administration of justice. 
Vol. V, 8304, 831~8. 

Failure to declare temporary 
employees as permanent. 

Vol. V, 8270, 8314--t8. 

Policy of the magistracy in re-
gard to security proceedings. 

Vol. V, 8270, 8314--40. 

Relations between the Criminal 
Courts and the magistracy and 
the police.' 

Vol. V. 8304, 8314-48. 

Aarlcultural Income Tax and Salu 
'1'ax. 

Vol. V. 8260, 8314-46, 8349. 

Aariculture: 
Vol. V, 8284, 8274, 8285-86, 8295-

98, 8305, 8314-47. 8348. 
Motions to reduce the Demand: 
Condition ot work of menia1 staff 

of the Fisheries Department. 
Vol. V, 8275, 8314-46. 

Disapproval of policy regarding 
the development of ma4'ine 
fisheries. 

Vol. V, 8286, 8314-46. 
Disapproval. of policy regarding 

the problem of the fishermen. 
Vol. V, 8287, 8314-46. 

Failure of Government in evolv-
ing disease-resistant II1rains of 

plants. 
Vol V, 8299, 8314--t6. 

Failure of Government to do ade-
quate research to evolve higher-
yielding strains of sugarcane, 
paddy, etc. 

Vol. V,8299, 8314--t6. 
Failure of Government to exploit 

the vast Il'esources of the Wadge 
bank. 

Vol. V, 8287. 8314--48. 

DEMANDS FOR GRANS, 1956-5'1-
TRAV ANCORE-COCHIN: coned. 
Agriculture: contd. 

Motions to reduce the Demand: 
contd. 
Failure of Government to have 

a system of coastal communi-
cations etc. to give timel;r 
warning to fishermen. 

Vol. V, 8279, 8314-48. 
Failure of Government to start • 

veterinary college. 
Vol. V, 8306, 881'--"1. 

Failure of Government to suitably 
advise cultivators in preventin, 
diseases of arecanut and banana 
plants. 

Vol. V, 8299, 8314-48. 
Failure of Government to take 

positive and eJfective steps to 
organise the fishermen under 
co-operatives. 

Vol. V, 8279. 8814--48. 
Failure of the Department to do 

research to fix alcoholic content 
of toddy at a low percentage aa 
in beer. 

Vol. V, 8307, 8314-46. 
Failure to develop an internal 

market. 
Vol. V. 8276, 8314-46. 

Failure to develop fresh water 
pisciculture. 

Vol. V, 8277, 8314-46. 
Failure to develop the Estuarine 

Fishing Station at Ernakulam. 
Vol. V, 8276, 8314-48. 

Failu.re to enlarge the scope and 
functioning of Marine Survey 
Station at Vizhinjom. 

Vol. V, 8276, 831"-'8. 
Failure to enlarge the scope of 

shark fisheries. 
Vol. V, 8276, 8314-48. 

Failure to ensure fair and steady 
prices for fish. 

Vol. V, 8278, 8314-48. 
Failure to give adequate warning 

in advance regarding bad 
weather to sea-going fishermen. 

Vol. V, 8278, 8314--4G. 
Failure to give the Central aid 

due to the State in the matter 
at fisheries. 

Vol. V, 8279, 831'--41. 
--~---. ------
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J)!lMANDS FOR GRANTS, 1956-57-
TRA V ANCORE-COCHIN: contd. 
A,iriculture: contd. 

Motions to reduce the Demand: 
contd. 
Failure to have a permanent 

exhibition of marine products 
of the State. 

Vol. V, 8276, 8314-46. 
Failure to introduce artificial 

rearing of fish as a means of 
subsidiary income to peasants 
in suitable places in the 
States. 

Vol. V, 8275, 8314-48. 
Failure to open flsh clinics to 

give advice in regard to rear-
ing fish at suitable places. 

Vol. V, 8275, 8314-46. 
Failure to open more fry sta-

tions in India for deried 
prawns. 

Vol. V, 8277, 8314-46. 
Failure to organise an dftcient 

sales service of the better 
varieties of fish to inland 
cities in India. 

Vol. V, 8275, 8314-46. 
Failure to provide adaquate 

sanitary and other puolic 
health requirements to the 
fishing community. 

Vol. V, 8278, 8314-46. 
Failure to provide adequate 

veterinary service. 
Vol. V, 8306, 8314-46. 

Failure to provide good drink-
ing water in the coastal 

• villages of fishermen. 
Vol. V, 8278, 8314---46. 

Failure to provide loans on easy 
payment to fishermen to 
purchase fishing tackle, gear 
and other equipment. 

Vol. V, 8277, 8314-46. 
Failure to provide technical 

help to fishermen in solving 
their problem. 

Vol. V, 8275, 8314-411. 
Failure to provide the required 

medical facilities to the fish-
ing villages. 

Vol. V, 8277. 8314-46. 
Failure to provide work for 

fishermen during non-tlshing 
le&Ions. 

Tel. T. UTI, 8314--i6. 

DEMANDS FOR GRANTS, 1956-57-
TRA V ANCORE-COCHIN: contd. 
Agriculture: contd. 

Motions to reduce the Demand: 
cootd. 
Failure to start more fisheries 

and schools for fish-techno-
logy' and marine biology. 

Vol. V, 8279, 8314-46. 
Failure to start more subsidiary 

industries in relation to 
fisheries. 

Vol. V, 8277. 8314--48. 
Failure to stop the exploitation 

of fishermen by religious in-
stitutions such as churches 
through compulsory levy 01 
shares in the daily catch 01 
flsh from the sea. 

Vol. V, 8278. 8314-48. 
Failure to supply yarn to fisher-

men at subsidised prices. 
Vol. V, 8278. 8314--48, 

Failure to take effective steps 
for bringing the fishermen 
Wlder a system of insurance 
to help them in times of dis-
tress. 

Vol. V, 8277. 8314-48. 
Inadequacy of provisions for 

improving the cashew crop-
yield. 

Vol. V. 8307, 8314-48. 
Inadequacy of the provision for 

the goat-farm, poultry-farm, 
dairy-farm and duck-farm. . 

Vol. V, 8308, 8314-48. 
Inadequate c1forts of Govern-

ment in the matter of pro-
viding agricultural education. 

Vol. V .... 8307, 8314-48. 
Inadequate Dneasures to provide 

compensation to fishermen lor 
loss of life and property in 
storms. 

Vol. V, 1279. 831~. 
Inacrequacy provision lor 

developmental work in the 
fleld of fisheries. 

VoL V. 827t1, 831~. 
Inadequacy provision for pur-

chase of livestock. 
Vol V, 8307, 1314--48. 

------- -.---------------------------~--------------------------------



--_. ---_.-._------------
DEMANDS FOR GRANTS, 1956-57-

TRA V ANCORE-COCHIN: contd. 
Agriculture: contd. 
Motions to reduce the Demand: 
contd. 

Inadequate steps taken to help 
fishermen to get minimUm 
food for subsistence during 
lean months of fishing. 

Vol. V, 8277, 831~. 
Inadequate steps to develop 

marine fisheries. 
Vol. V, 8276, 8314---46. 

Inadequate supply of salt to 
fishermen at subsidised rates. 

Vol. V, 8274, 8314-46. 
The eiftciency and general slack-

ness in the Puncha Special 
Office. 

Vol. V, 8306, 8314-46. 
Lack of facilities to preserve fish 

and its transport to interior 
areas. 

Vol. V, 8306, 8314-46. 
Lack of provision for recreational 

facilities for the youth in fishing 
villages and especially lack of 
playgrounds. 

Vol. V, 8274, 8314-46. 
Lack of required assistance to 

lemon g~ass cultivators. 
Vol. V, 8306, 8314-46. 

Necessity to declare all contin-
gency staff and menial staff as 
permanent employees with re-
trospective effect. 

Vol. V, 8276, 8314-46. 
Necessity to enhanCe the pay of 

the statt in the Veterinary De-
partments. 

Vol. V, 8308, 8314-46. 
Necessity to improve the activitieE 

in the nursery and grafting 
work. 

Vol. V, 8307, 8314-46. 
Necessity to raise the pay of con-

tingent menial staff and other 
staff of class III service. 

Vol. V, 82'15, 8S1-i-46. 
Neglect of research in mycology 

and plant pathology with special 
$terence to conditions in Tra-
vancore-Cochin. 

Vol. V, 8307, 8314-46. 
Nec1ect of soU conllervation. 

Vol. V, 8307, 8314-46. 

DEMANDS FOR GRANTS, 19~(J .. "-
TRA V ANCORE~COCHIN: cPf't4. 

Neglect of S'ystematic study of 
ag.robiology. 

Vol. V, 8308, 8314--48. 
Capital Account ot Other Workl ~ 

outside the Revenue Account. 
Vol V. 8269. 8314-46, 8349. SM •. 

Capital Outlay on AgricultUral Im-
provements. 

Vol. V, 8288, 8314-46, 8349, 831515. 
Capital Outlay on Civil Works. 

Vol V, 8268, 8314-46, 8349, 83155 
Capital Outlay on Electricity Sche-

mes. 
Vol. V, 8268-69, 8314-46, 8349, 

8355. 
Capital Outlay on Industrial Deve-

lopment 
Vol V, 8268, 8314-48, 8349, 8351 

Capital Outlay on Irrigation (Com-
mercial). 

Vol. V, 8267, 8314--i6, 8849, 8314. 
Capital Outlay on Irrigation (Non-

Commercial) . 
Vol. V, 8267-68, 8314-46, 8349, 

8354. 
Capital Outlay on State Schemes of 

Government Trading. 
Vol. V, 8269, 8314-48, 8349, 8356. 

Capital Outlay on Transport 
Schemes. 

Vol. V, 8269, 8314-46, 8349, 8356. 
Civil Works. 

Vol. V, 8266, 8290, 8300-01, 8314-
47, 8348-49. 

Motions to reduce the Demand: 
Conditions of the work of the 

sta1! of the municipalities. 
Vol. V, 8301. 8314-46. 

Dis~gard of proposals made by 
municipal councils. 

Vol. V, 8314, 831'--'8. 
Failure of Government to 

declare the temporary staff in 
the P. W. Workshops and 
P. W. Department as perma-
nent. 

Vol. V, 8300, 8314-46. 
Inefficiency of Executive Engi-

neers as a result of which 
BUQutaryQrants lapse. 

Vol V, 8290. 831~. ------------.,-----_._---_ .. ---.--
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m:~DS FOR GRANTS, 1956-57-
1'RA V ANCORE-COCHIN: contd. 
CIvil Works: contd. 

Motions to reduce the Demand: 
contd. 
Interference of Government in 

~ the day to day administration 
of municipalities and disre-
gard of the decisions of muni-
pal councils. 

Vol. V, 8300, 8314-48. 
Necessity to equate pay scales of 

the staff of municipalities to 
those in corresponding posts 
in Government service. 

Vol. V, 8300, 8314-46. 
Necessity to further improve the 

water works, Trivandrum 
and the conditions of workers. 

Vol. V. 8290, 8314-41. 
Necessity to place the Municipal 

Commissioners under the sole 
control of the elected Muni-
eipal Chairman. 

Vol. V, 8314, 831 .......... 6. 
Policy of giving contracts. 

Vol. V, 8314--48. 
Powers of Municipal Com-

missioners and use of such 
powers against decision of 
Municipal Council. 

Vol. V, 8301, 8314-46. 
Unnecessarily large number of 

Executive Engineers in 
service. 

Vol. V, 8290, 2314--46. 
Community Development Projects: 

Vol V. 8267, 8290, 8301, 8314-
46, 8349, 8354. 

Motions to reduce the Demand: 
Failure of Government to in-

clude any scheme in National 
Extension Service and Com-
munity Project in Neduman-
pdand Chirayinkil Taluks. 

Vol. V, 8301, 8314-46. 
Functioning of the Community 

Projects. 
Vol. V, 8290, 8314-46. 

Co-operation: 
Vol. V, 8265, 8279, 8287-88. 8309, 

8314-47, 8348. • 
Motions to a"educe the Demand: 

Corrupt practices in some co-
operative societies and the fai-
Ittre of Government to bring 

:>EMANDS FOR GRANTS, 195fS.:.51-:-
TRA V ANCORP.:-COCHIN-"cof/,td. 
Co-operation: contll. 

Motions to reduce the Demand: 
cantd. 

the offenders to condign 
punishment. 

Vol. V, 8228, 8314-48. 
Defective functioning of co-

operative institutes and super-
vising unions. 

Vol. V, 8288, 8314-48. 
Dl$approval of policy regar~1 

direction and superintendence. 
V.ol. V, 8287, 8314-48. 

Disapproval of policy regarding 
grants to co-operative 
societies. 

Vol. V, 8287, 8314--46. 
Failure of Government to grant 

subsidies to deserving co-
operative societies. 

Vol. V, 8309, 8314-46. 
Failure to enforce the minimum 

wages fixed for coir industry. 
Vol. V, 8279, 8314--48. 

Failure to see that co-opera-
tives of handloom weavers 
function properly. 

Vol. V, 8287, 8314--48. 
Failure to spend even half of 

the allotment of rupees eight 
lakhs provided for the quin-
quennium of the plan. 

Vol. V, 8287, 8314--48. 
Inefficient control over co-

operative societies leading to 
defalcations and misappru-
priations going undetected in 
many societies. 

Vol. V, 8288, 8314-46 

Inefficient direction of the De-
partment proving detrimental 
to the members of the socie-
ties. 

Vol. V, 8288, 8314-46 
Non-utilisation of allotment 

made in the Budget for 1955-
56 for the Department of Co-
operation. 

Vol. V, 8279, 8314-48 
Pay scales of the lower paid 

staff of the State Co-operative 
Bank. 

Vol. V, 8288, 831~ ._._-_._-------_. 
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DEMANDS FOR GRANTS, 195tt-57-
TRA V ANCORE-COCHIN: couLd. • 
District Administration and Mis-

cellaneous: contd. 
Motions to reduce the Demand: 

contd. 
Step-motherly attitude of the 

Government to the Co-opera-
tive Department. 

Vol. V, 8309, 8314-46 
To discuss Co-operation. 

Vol. VII, 8288, 8314--48 
District Administration and Miscel-

laneous: 
Vol. V, 8262-63, 8284, 8314-47 

Motions to reduce the Demand: 
Difficulties in getting copies of 

documents. 
Vol. V, 8284, 8314--4& 

Disparity of pay among officers 
doing same work in I.A.S. 
cadre and State cadre. 

Vol. V, 8292, 8314--46. 
Failure of the Government to 

look after undertrial prisoners 
properly. 

Vol. V, 8284, 8314--46. 
Failure of the Magistracy to 

protect the accused held in 
police custody from being sub-
jected to brutal torture. 

Vol. V, 8284, 8314-46 
Failure of the Magistracy to put 

an end to police excesses. 
Vol. V, 8284, 8314-46. 

Failure to absorb the contingent 
staff in permanent strength. 

Vol. V, 8292, 8314-46. 
Inadequate payment to em-

ployees of sub-treasuries for 
doing overtime work. 

Vol. V, 8284, 8314-46 
Low pay of menials. 

Vol V, 8292, 8314-48 
Low pay scales of clerks, 

typists, peons and daftries, 
moehies, gardeners and other 
low paid 'employees. 

Vol. V, 8292, 8314-46. 
Policy regarding recruitment 

and promotion of Magistra-
tes 

Vol. V, 8284, 8314-46. 
Uses to which the Travancore-

Cochin House in New Delhi 
Is put. 

VoL V, 8292, 831~. ._-------

DEMANDS FOR GRANTS, 1956-57-
TRA VANCORE-COCHIN: contd. 
Education: contd. 

Motions to reduce the Demand: 
contd. 

Education: 
Vol. V, 8264, 8272-74, 8285, 8295~ 

8305, 8314-47, 8347-48. 
Motions to reduce the Demand: 

Educational policy of the Gov-
~ent of the State. 

Vol. V, 8285, 8314-46. 
Inadequate provision for athletic 

and other sports organisations 
and for games and athletics 
in schools. 

Vol. V, 8273, 8314-48. 
Inadequate prOVlSlon for re-

search work. 
Vol. V, 8273, 8314-48. 

Lack of any effective control 
over the misman'agement of 
private colleges. 

Vol. V, 8273, 8314-48. 
Lack of hostel facilities in the 

State for College students es-
pecially those in private-
owned colleges. 

Vol. V, 8295, 8314-48. 
Necessity for starting more 

fishery schools. 
Vol. V, 8273, 8314-48. 

Necessity to absorb menials 
in the permanent service with 
improved conditions of work 
and pays. 

Vol. V, 8272, 8314-48. 
Necessity to declare the contin-

gency staff as permanent with 
retrospective effect from the 
date of the beginning of con-
tinuous services. 

Vol. V, 8274, 8314-48. 
Necessity to raise the pay scale 

of primary school teachers 
and make all temporary 
teachers permanent, with re-
trospective effect from the 
date of beginning of their 
continuous service. 

Vol. V, 8273, 8314-411-
Necessity to raise the pay scale. 

of primary school teachers and 
l1'aduate teachers. 

Vol. V. 8305, 831,,-""-----------".-
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DEMANDS FO~ GRANTS, 1956-57-

TKAVANCORE-COCHIN: contd. 
Education; contd. 

Motions to reduce the Demand: 
contd. 

Need tor better scale ot p'sy to 
graduate teachers and to make 
all temporary teachers perma-
nent. 

Vol. V, 8273, 831-i-48 
Policy in the matter ot prescri-

bing text books. 
Vol V, 8273, 8314-46 

Elections: 
Vol. V, 8262, 8314-46, 8349, 8~1. 

Electricity: 
Vol. V, 8266, 8314-46, 8349, 8333: 

I:xcise: 
Vol. V, 8260, 8282, 8303, 8314-46, 

8349, 8350. 
Motions to reduce the Demand: 

Corruption in implementing 
the prohibition policy. 

Vol. V, 8303, 8314-48. 
Failure of the Prohibition 

Policy. 
Vol. V, 8303, 8314-48. 

Prohibition policy of the Gov-
ernment. 

Vol. V, 8282, 8314-46. 
Forest: 

Vol. V, 8261, 8282-83, 8291, 8314 
-46, 8349, 8350. 

Motions to reduce the Demand: 
Emoluments of low paid stafl: in 

the Forest Department. 
Vol. V, 8291, 8314-48. 

Failure to start an industry to 
extract alkaloids and the 
essence of medicinal plants of 
wild growth in Travancore-
Cochin forests. 

Vol. V, 8283, 8314-46. 
Inadequacy of development 

schemes. 
Vol. V, 8291, 8314-48. 

Lack of a proper scheme to 
collect plants ot known medi-
cinal value. 

Vol. V, 8283, 8314-46. 
Necessity for intensifying the 

afforestation schemes in 
respect of cashew plantations. 

Vol. V, 8291, 8314-48. 
Policy in regard to contracts 

under the Foresta Depart-
ment. 

DEMANDS FOR GRANTS, 1956-57-
TRA V ANCORE-COCHIN: contd. 
Forest: contd. 

, 
Motions to reduce the Demand: 

contd. 
Policy in regard to the con-

cessions given to F.r.T. Ltd. 
Vol. V, 8291, 8314---48. 

Policy in .regard to the mainte-
nance of vehicles. 

Vol. V, 8291, 8314-48. 
Policy of afforestation and in-

discriminate deforestation. 
Vol. V, 8282, 8314-48.. 

Policy of deforestation. 
Vol. V, 8282, 8314-45. 

Policy of keeping staff required 
for P.W. gangs, loco staff" 
traffic staff, telephone fitters, 
watchmen etc. on temporary 
basis. 

Vol. V, 8282, 8314-46". 
Polley regarding the removal of 

canes for use by bona fide 
cane workers. 

Vol. V, 8282, 8314-46. 
Heads of States, Ministers, Sec-

.retariat and Attached Offices: 
Vol. V, 8262, 8283-84 
8293-95, 8303-04~ 
8314-46, 8349, 8351. 

Discrimination against papers in. 
the matter of giving Govern-
ment advertisements. 

Vol. V, 8293, 8314-48. 
Diserimination against the Daily 

'Janyugom' in the matter of 
giving advertisements of the 
Government. 

Vol. V, 8304, 8314-48. 
DiScrimination between muni-

cipality and municipality on 
the basis of the party or 
parties in the majority in the 
elected councils. 

Vol. V, 8294, 8314-48 .. 
Discrimination between pancha-

yat and panchayat based on 
the majority in the elected 
panchayats party wise, 

Vo1. V, 8294, 8314-48. 
Failure of Government to en-

quire into allegations of offl· 
cial high handedness and mis-
conduct aa reported in th. 
pres •. 

Vol. V, 8281. 831"""'"", Tol. V, 8291, 111"-&8. 
------------------~--~----~~ 



DEMANDS FOR GRANTS, 1956-57-
TRA V ANCORE-COCHIN: contd. 

Failure of Government to give 
complete autonomy to Pancha-
yats. 

Vol. V, 8295, 831.f....-41. 
Heads of States, Ministers, Secre-

tariat and Attached Offlces: co,td. 
Motions to reduce the Demand: 

contd. 
Failure of Government to in-

vestigate into charge of cor-
ruption against high officials 
and ex-Ministers. 

Vol. V, 8294, 8314-48. 
Failure of Government to in-

velrtigate on the earning of 
high officials and ex-Ministers. 

Vol. V, 8294, 8314-46. 
Failure of Government to pro-

vide adequate pension to the 
low paid employees of the 
Palace Establishment. 

Vol. V. 8293, 8314-4G. 
Failure of Government to 

provide adequate pension to 
the soldiers who have retired 
from the State forces prior to 
and after integration. 

Vol. V, 8293, 8314-48. 
Failure of Government to pursue 

a price support policy for 
agricultural commodities and 
cash crops. 

Vol. V, 8303, 8314---46 
Failure of Government to suita-

bly provide for the ex-
servicemen of the Travancore-
Cochin State Forces. 

Vol. V, 8293, 8314-46. 
Failure to declare the temporary 

staff of the Board of Reven ue 
permanent.· 

Vor V, 8284, 8314:-46. 
Failure to make the contingent 

staff in government bunga-
lows, permanent. 

Vol. V, 8283, 8314--46. 
Failure to make the contingent 

staff of the Cape Hotel, per-
manent. 

Vol. V, 8283, 831ol-46. 
Failure to pass legislation giving 
. CQIalplete autonomy to Muni-

cipal Council in the State. 
Vol. V. sue, 8314-48. 

--_ .•...• - - . - .......... _------ ----

DEMANDS FOR GRANTS, 1968-1'1-
TRA V ANCORE-COCHIN: cone'. 
Industries: contd. 

Motions to reduce the Demand: 
contd. 
Inadequate pay of menials. 

Vol. V. 8283, 831~-
Interterenc.e of Government Ja 

the functioning of municipa-
lity and the corporation in 
which the Congress is in 
minority. 

Vol. V, 8294, 8314-46. 
Low emoluments of manial staff 

under the subhead contin-
gencies. 

Vol. V, 8283, 8314-48. 
Neglect of municipalities in 

which thp. Congress, as a 
political party is in mino.rity. 

Vol. V, 8294, 8314-4G. 
Policy of recruitment to Law 

Department. 
Vol. V, 8283. 8314---48. 

Stores purchase policy. 
Vol. V, 8303, 8314-48. 

Ind .tstries: 
Vol. V, 8265, 8280-81, 8288-8', 

8300, 8309-12, 8314-47, 8348. 
Motions to reduce the Demand: 

Anti-labour measures adopted 
in the Ceramic factory. 

Vol. V, 8294, 8314:-46. 
Briefing of an outside lawyer at 

very high remuneration to 
Conduct the Minerals Adjudica-

tion Case. 
Vol. V, 8311, 8314-4G. 

Conruption in Travancore 
Mineral Concerns, Chavara. 

Vol. V, 8311, 8t14:-4G. 
Disregard of legitimate demands 

of labour in the ceramic 
factory. 

Vol. V, 8312, 8314:-4G. 
Failure of Government in regard 

to the prevention of exploita-
tion of coir woriters and small 
scale manufacturers. 

Vol. V, 8309, 8314--48. 
FailUre of Government to ame-

liorate the condition of 
workers thrown out of em-
ployment by the crisis in the 
coir industry. 

Vol. V, 8809, 8314-48. ._----- -_ .. _. __ . 
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TRAVANCORE-COCHIN: concd. TRAVANCORE-COCHIN: contd. 
Industries: contd. Industries: contd. 

Motions to reduce the Demand: Motions to reduce the Demand: 
contd. ' contd. 
Failure ot Government to con- Failure to inc.rease the produc-

duct proper research into the tion capacity of the Shark 
possible uses of the waste .in Liver Oil Factory consistedt 
coil' manufacture. with the resources. 

Vol. V, 8310, 8314-4.. Vol. V, 8280, 8314-48. 
Failure at Government to give Failure to punish the manu-

adequate assistance to small iacturers of coir for violating 
producers in the coiar indus- the provisions of the mini-
try. mum wage regulation. 

VoL V, 8309, 8314-48. Vol. V, 8280, 831'--'8. , 
Failure of Government to have 8 Failure to see that adequate 

jfystematic and complete housing facilities are provided 
survey of the condition of for plantation labourers. 
workers in coir industry and Vol. V, 8280, 8314-48. 
those working independent Failure to use the several ad-
and ancillary industries. vantages in the Kundara area 

Vol. V, 8310, 8314--48. to develop the ceramic indus-
Failure of Government to pro- tries and enlarge the ceramic 

perly a-e-organise the coir factory. 
industry of the State. Vol. V, 8288, 8314--48. 

Vol. V, 8309, 831f...-46. High cost of Shark Liver Oil 
Failure of Government to start preparations. 

exploiting the monazite found Vol. V, 8280, 8314-46. 
in large quantities at Kuzha High handedness of the managt'-
Kootam. ment of the Ceramic Factory, 

.. .. Kundara. Vol. V, 8300, 831.....-s6. 
Vol V, 8312. 8314-46 .. 

Failure to implement the Plan- Inadequacy of subsidy to 
tation Labour Act. tappers. 

Vol. V, 1280, 8314-46. Vol. V, 8289, 8314-46. 
Failure of the Industries De- Ineffectiveness of the measures 

partment to include ceramic taken to develop cottage in-
goods in the Delhi Exhibition. dustries. 

Vol. V, 8310, 8314--48. Vol. V. 8311, 8314-46. 
Failure to declare menials as Lack of proper organisation and 

permanent servants. superintendence which with 
Vol. V, 8280, 8814--48. defective technique makes 

locally refined clay more 
Failure to expand the rubber costly than imported refined 

factory and to absorb the re- china clay. 
trenched workers. 

12 8314--46 Vol. V, 8289, 8314-48. 
Vol. V. 83 , . Losses incurred in working the 

Failure to fix minimum wages Rontail Plant. 
for 8Il'icultUl'al labour. Vol. V, 8811, 8314-48. 

Vol. V, 8281, 8314--48. Necessity for a comprehensive 
Failure to let the due central scheme for ftshing, housing 

aid for industrial develop- and mining. 
ment. Vol. V, 8310. 8314--d. 

Vol. V, 82811, 8314-48. Necessity for adopting scientiftc 
Failure to implement the mini- methods in mining mineral 

mum wale for coir workers. stands in Chavara. 
Vol. V, 8281, 831"-"8. Vol. V, 8310, 831f.....48. 
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DEMANDS FOR GRANTS, 1956-57-

TRA VANCORE-COCHIN-contd. 
Industries: contd. 
Motions to reduce the Demand: 

contd. _ 
Necessity for adopting scientific 

steps for the coastal protection 
in Chavara. 

Vol. V, 8310, 8314-46. 
Necessity to control the prices 

of it'aw and rhetted husks in 
the coir industry. 

Vol. V, 8311, 831~. 
Permission granted to private 

parties to export ilmenite 
resulting in loss to the tune 
of Rs. 1,00,000 of the shipping 
side. 

Vol. V, 8312, 8314---f6. 
Policy of giving advertisements 

in the plywood factory. 
Vol. V, 8312, 8314-46. 

Policy of the working of the 
Industries Department. 

Vol. V, 8289, 8314-48. 
Question of bonus to the em-

ployees of the ceramic fac-
tory. 

Vol. V, 8289, 8314--46. 
Repression of the struggle of 

coir workelt'S for getting the 
minimum wages fixed by Gov-
ernment. 

Vol. V, 8280, 8314-46. 
Waste of money in the ceramic 

factory, especially in the 
matter of new furnaces etc. 

Vol. V, 8289. 8314-46. 
Whole-sale contract givell to 

Bawa Crockeries resulting in 
a huge loss to the Ceramic 
Factory. Kundara. 

Vol. V, 8311, 8314-48. 

Irription. 
Vol. V, 8261-62, 8293. 8314-

46, 8349. 8351. 
),{otion to reduce the Demand: 

Failure of Government to 

Jai1J. 

increase irrigation facilities in 
Nedumanjab and ChirayinkU 
Taluks by harnessing the 
Vampanapuram river. 

Vol. V, 8293, 8314--48. 

Vol. V, 8263, 830., 8314-46, 
aa0&9. 83152. 

DEMANDS FOR GRANTS, 1956-57-
TRAV ANCORE-COCHIN: contd. 
Jails: contd. 

Motion to reduce the Demand: 
Poor food and amenities given 

to convicts and the necessity 
of implementing the Report of 
the Reforms Committee in 
full. 

Vol. V. 8304, 8314--<4«1. 
Labour and Miscellaneous. 

Vol. V, 8265, 8281-82. 8289-
90, 8312--14, 8314-47, 

8348. 
Motions to reduce the Demand: 

Appointment, resignation and 
non-functioning of the Special 
Tribunal for plantations. 

Vol. V, 8313, 8314-46. 
Failure of Government to fix 

minimum wages in several 
vital industries. 

Vol. V, 8290, 8314-46. 
J'ailure of Government to make 

the management in the planta-
tion industry to provide educa-
tional and recreational facili-
ties to the children of workers. 

Vol. V, 8312, 8314-46. 
Failure of Government to pro-

vide adequate medical facili-
ties to the workers of the 
plantation industry. 

Vol. V, 8313, 8314-46. 
Failure of Government to pro-

vide adequate medical help to 
women workers in the planta-
tion industry. especially in the 
matter of confinement. 

Vol. V, 8313. 8314-48. 
Failure of Government to pro-

vide even the minimum of 
educational facilities for the 
children of plantation workers. 

Vol. V. 8312. 8314-48. 
Failure to collect up-to-date 

statistics regarding partial and 
full unemployment. 

Vol. V, 8281, 8314-48. 
Failure to collect up-to-date 

vital statistics. 
Vol. V. 8281, 8314-48. 

hUure to enforce the minimum 
wapi In the coir Indus~. 

VoL V. 8311. 831'-'1. 
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DEMANDS fOR GRANTS, 1956-57-
TRAV ANCORE-COCHIN: contd. 
Labour and Miscellaneous: contel. 

Motions to reduce the Demand: 
contel. 
Failure to get the manufacturen 

implement the mlmmum 
wages proclaimed by Govern-
ment tor coir workers. 

" Vol. V, 8281, 8314-48. 
Failure to implement the Planta-

tion Labour Act. 
Vol. V, 8281, 8314-46. 

:railure to implement the 
Plantation Labour Act in full. 

Vol. V, 8313, 8314-:-46. 
Inadequacy ot the development 

schemes with particular reter-
ence to the problem ot unem-
ployment. 

Vol. V, 8282, 8314-48. 
Inadequate provision ot housing 

and education for Scheduled 
Castes and Tribes. 

Vol. V, 8281, 8314-46. 
Inefftciency of the Labour 

Department in tackling indus-
trial disputes. 

Vol. V, 8313, 8314-46. 
Labour policy ot the Govern-

ment of the State. 
Vol. V, 8289, 8314-48. 

Necessity tor a full-time com-
missioner tor the implementa-
tion ot the Compensation Act 
and a tull-time Appellate 
Authority tor the implementa-
tion of the Shop Act. 

VoL V, 8314, 8314-18. 
Poor pay and allowances ,Iven 

to welfare and conciliation 
staff and officers resulting in 
corruption. 

Vol. V, 8313, 8314-46. 
Working ot the industrial 

tribunals. 
Vol. V, 8290, 8314-46. 

Land Revenue. 
Vol. V, 8260, 8314-48, 8349. 

Loans and Advances. 
Vol. IV, 8270, 8314-46, 8349, 

8356. 
Medical. 

Vol. V, 8264, 8274, 8285-86, 
8285-96, 8305, 8314-46, 

8349,8352. 

DEMANDS FOR GRANTS, 1956-57-
TRAVANCORE-COCHIN: contel. 
Medical: contel. 

Motions to reduce the Demand: 
Administration of the medical 

college. 
Vol. V, 8274, 8314-46. 

Diet given to patients in the 
Medical College Hospital. 

Vol. V. 8274, 8314-46. 
Failure to have adequate stock 

ot antivenene serum in 
hospitals and dispensaries. 

Vol. V. 8296. 8314-46. 
Hardships of patients to get 

admission in hospitals .. 
in-patients. 

Vol. V, 8296, 8314-46. 
Inadequacy ot equipment and 

staff of Medical College 
Hospital. 

Vol. V, 8296, 8314-46. 
Inadequacy ot medicines in all 

hospitals and dispensaries. 
Vol. V, 8305, 8314-48. 

Lack ot suitably qualified 
anaestheist in each of the 
major hospitals in the State. 
to assist in surgery. 

Vol. V, 8295, 8314-46. 
Necessity to enhance the grant 

in respect ot Ayurveda. 
Vol. V, 8285, 8314-46. 

Necessity to enhance the pay of 
hospital staff. like warders, 
attenders, nurses. compound-
ers, sweepers. scavengers, 
technicians, laboratory assist-
ants and even doctors, 

Vol. V, 8295, 8314-46. 
Necessity to improve condition 

ot the Mofussil Hospitals, 
Ayurveda Hospitals and Ayur-
veda Pharmacy. 

Vol. V, 8285, 8314-46. 
Necessity to improve the diet of 

patients. 
Vol. V. 8285, 8314-46. 

Necessity to raise the pay of 
nurses, compounders, attender. 
and warders. 

Vol. V, 8285, 8314-48. 
Non-availability ot qualified 

anaesthetic specialists for help 
in major operations. 

Vol. V, 8274, 831..........a. 
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-------------------------------------------------------------_. DEMANDS FOR GRANTS, 1956-57-
TRA V ANCORE-COCHIN: contd. 
Medical: contd. 
Motions to ~educe the Demand: 

contd. 
Policy of Government in regard 

to opening of new dispensaries 
and hospitals and conditions 
imposed in that regard. 

Vol. V, 8295, 8314-46. 
Policy of Government in regard 

to the student and their 
demands. 

Vol. V, 8286, 8314-46. 
Poor pay and allowances of 

Hospital Contingency Staff. 
Vol. V, 8305, 8314-46. 

Unsatisfactory arrangements in 
Medical College Hospital. 

Vol. V, 8305, 8314-46. 
Urgency of declaring all tem-

porary staff as permanent 
with retrospective effect. 

Vol. V, 8285, 8314-46. 
Miscellaneous. 

Vol. V, 8266-67, 8314-46. 
8349. 8353-54. 

llbtor Vehicles Acts. 
Vol. V, 8261, 8291-92, 8314-

46, 8349, 8350. 
Motions to reduce the Demand: 

Corrupt practices at checking 
posts. 

Vol. V, 8292. 8314-46. 
Corruption in Traffic Depart-

ment. 

Police. 
Vol. V, 8292, 8314-46. 

Vol. V, 8263, 8270-71, 8285, 
8304-05, 6314-47. 

Motions to reduce the Demand: 
Administration of the Police 

Department. 
Vol. V, 8285, 8314-46. 

Disparity in pay of I.P.S. and 
local police officers having 
equal duties and responsibi-
lity and doing equal work. 

Vol. V, 8271, 8314-46. 
. I'ailure Elf the Department in 

properly investigating the 
crimes committed by Police 
omeers. 

Vol. V, 8270, 8314-46. 

DEMANDS FOR GRANTS, 1956-6'1-
TRA V ANCORE-COCHIN: contd. 
Police: contd. 

Motions to reduce the Demand: 
contd. 
Inadequacy of police constables. 

Vol. V. 8271. 8314-48. 
Inadequacy of provision for 

sports. 
Vol. V, 8270, 8314-l11J. 

Inefficiency of the Depwtment 
in detecting serious crimes. 

Vol. V, 8270, 8314-46. 
Low salary, lack of housing faci-

lities and conveyance for 
Police constables and officers 
leading to corruption. 

Vol. V, 8305, 8314-48. 
Manhandling of persons in 

police lock-ups. 
Vol. V, 8304, 8314-46. 

Misuse of official telephones by 
police officers. 

Vol. V, 8271, 8314-46. 
~tition enquiry by the Police. 

Vol. V, 8304, 8314-48 
Police intervention In trade dis-

putes. 
Vol. V. 8304, 8314-46. 

Training given in police train-
ing schools. 

Vol. V, 8270. 8314-46. 
Public Health. 

Vol. V, 8264, 8286, 8296-
99, 8314-46, 8949, 8352. 

Motions to reduce the Demand: 
Condition of staff in temporary 

service in the Willingdon 
Island. 

Vol. V, 8297, 8814---48. 
Failure of Government to 

expand the Bacteriological 
Laboratory and to provide 
adequate reseapch in bacterio-
logy. 

Vol. V. 8299, 8314-46. 
Failure of Government to pro-

vide drinking water in coastal 
areas especially in low-lying 
areas with brackish water. 

Vol. V, 8297, 8314-46 . 
Failure of Government to pro-

vide drinking water in the 
coastal villages of Trivandrum. 
Chirayinkll and Quilon Taluks. 

Vol. V, 8299, 8314-48 . 
...... ,.,,,. ~-- ...... ---------------------------
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nDANos FOR GRANTS, 1956-57-
TRAV ~COBE-COCHIN: contd. 
Public Health: contd. 

Motions to reduce the Demand: 
contd. 
Failure of Government to take 

adequate steps to prevent 
epidemics of small pox, enteric 
fever and other fatal diseases. 

Vol. V, 8297, 8314-46. 
Failure to have a permanent 

Public Health Engineering 
Service. 

Vol. V, 8298, 8314---46. 
Failure to use all refuse to make 

suitable manures like compost 
manure. 

Vol. V, 8299, 8314-46. 
Inadequate number of latrines 

in public places. 
Vol. V, 8296, 8314-46. 

Inadequate provision for anti· 
plague, anti-cholera and anti-
small-pox measures. 

Vol. V, 8299, 8314-46. 
Inadequate provision for beds in 

isolation hospitals for conta· 
gious and infectious diseases. 

Vol. V, 829B, 8314-48. 
IDadequate sanitary arrange. 

ments in markets. 
Vol. V, 8296, 8314-46. 

Ineffective propaganda regard· 
ing public health and hygiene. 

Vol. V, 8297, 8314-46 
Lack of a co-ordinated scheme 

for a complete study of eIis-
eases caused by malnutrition. 

Vol. V, 8286, 8314-46. 
Miserable plight of conservancy 

staft. 
Vol. V, 8297, 8314-46. 

Necessity of raising the pay of 
public health nurses, conser-
vancy staJf, health visitors, 
midwives and sanitation per-
sonnel. 

Vol. V, 8288, 8314---46. 
Necessity to enhance the pay of 

menials and to declare all 
such menials as permanent. 

Vol. V, 8297, 8314-46. 
Necessity to enhance the stipend 

to pupil-midwives and the pay 

DEMANDS FOR GRANTS, 1956-57-
TRAVANCORE-COCH!N: contd. 
Public Health: conte!. 

Motions to reduce the Demand:, 
contd. 

of midwives in the service of 
Public Health Department. 

Vol. V, 8298, 8314-48. 
Necessity to extend maternity 

and child welfare service to. 
remote areas. 

Vol. V, 8298, 8314-48. 
Necessity to increase the pay' 

and allowances of the water' 
works and drainage employees. 

Vol. V, 8298, 8314-48. 
Necessity to increase the pay of' 

vaccinators, health visitors and, 
sanitary personnel. 

Vol. V, 8298, 831"--'8. 
Necessity to provide at State 

expense rubber gloves and, 
gum boots to sweepers and 
scavengers in Public Health 
Department and municipali-
ties. 

Vol. V, 8298, 8314--46. 
Necessity to provide better unl-' 

forms and suitable gloves to 
public health personnel. 

Vol. V, 8297, 8314-48., 
Necessity to provide latrines and, 

urinals in important market 
places. 

, Vol. V, 8296, 8314-48. 
Necessity to provide proper' 

housing facilities to conser-
vancy staft. 

Vol. V, 8298. 8314--48. 
Policy in regard to menial sta1!' 

and the necessity to absorb. 
them in permanent staff forth-, 
with. 

Vol. V, 8286, 8314-48. 
Unsatisfactory service conditions, 

of conservancy stB1f. 
, Vol. V, 8286, 8314-48. 

Urgent necessity to make all 
contingency employees and 
conservancy employees per-
manent with retrospectiv.' 
effect. 

Vol. V, 8286, 831"-46. 
Registration. 

Vol. V, 8281, 8291, 8314---48" 8349, 83~. 
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DEMANDS FOR GRANTS, 1956-57- DEMANDS FOR GRANTS, 19&6~57-

TRAV ANCORE-COCHIN: contd. TRA VANCORE-COCHIN: contd. 
Registration: contd. 

Motions to reduce the Demand: 

Delay in getting documents 
registered in the offices of Sub-
Registrars. 

Vol. V. 8291. 8314--46. 
Inadequate pay of menials. 

Vol. V, 8291, 8314--46. 
-:Rural Development. 

Vol. V, 8264-65. 8287, 8300, 
8308, 8314--46. 8349, 

8352-53. 
Motions to reduce the Demand: 

Interference of Government in 
the day to day administration 
of panchayatB and curtailmmt 
of the autonomy of panchaM 

lIatB. 
Vol. V, 8300, 831~8. 

Miserable condition of the lower 
paid staff of panchallats. 

Vol. V, 8308, 8314--4S, 
Progress of rural development. 

Vol. V, 8287, 8314--48. 
-Urgency to equate pay scales of 

the employees of Panchayatg 
to those of their counterparts 
in the service of Government. 

Vol. V, 8300, ,-8314-46. 
'Sclentiflc Departments. 

Vol. V. 8263, 8271-72, 8305, 
8314-46, 8349, 8352. 

Motions to reduce the Demand: 
Appaling conditions of t~le con-

tingency staff of the zoo and 
the museum. 

Vol. V, 8272, 8314-46. 
Demand for wages and ameni-

ties by the contingency staff 
of the zoo and the museum. 

Vol. V, 8305, 8314-48. 
Failure to have a development 

scheme for the utilisation of 
crude drugs to make modern 
chemicals for medicines. 

Vol. V, 8272. 8314--46. 
I'ailure to promote a scheme for 

the extraction of Ionone from 
lemon-grass oil. 

. Vol. V, 8272, 8314-48. 
Inadequacy of exploration for 

coal, lignite and minerals. 
Vol. V, 8271, 8314-46. 

Scientific Departments: contd. 
Motions to reduce the Demand: 

contd. 
Indifference of Government in 

working out a plan to exploit 
the Graphite in Nedumangad 
Taluk and Moovatapuzha 
Taluk. 

Vol. V, 8272, 8314---48. 
Indifference of the Government 

to utilise the resources of 
refractory clay in the Quilon-
Kundara Region. 

Vol. V, 8271, 8314--48. 
Lack of a co-ordinated and 

integrate:! plan for develop-
ing the mineral wealth of the 
State. 

Vol. V, 8271, 8314--46. 
Lack of plan to exploit lignite 

in the Warkalan and neigh-
bouring places. 

Vol. V, 8272, 8314--48. 
Policy in regard to exploitation 

of mineral resources. 
Vol. V, 8271. 8314-48. 

Policy of Government in 
allowing private owners to 
exploit the chrysoberyl 
stones in Nedumangad Taluk. 

Stamps. 
Vol. V, 8272, 8314-48. 

Vol. V, 8261, 8314--46, 8349, 
8350. 

State Legislatures. 
Vol. V, 8262, 8314-46, 8349, 

8351. 
Stationery and r :lnting. 

Vol. V, 8266, 8314-46, 8349, 
8353. 

Transport Schemes. 
Vol. V, 8267, 8290, 8301-03, 

8314-16, 8349, 8::154. 
Motions to reduce the Demand: 

Bad working conditions ot the 
mechanical staff. 

Vol. V, 8302, 8314-48. 
Failure of Government to absQrlt 

the porters in permanent ser-
vice. 

Vol. V, 8302, 8314-40. 
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DEMANDS FOR GRANTS, 1956-57-
TRA VANCORE-COCHIN: contd. 
Transport Schemes: contd. 

Motions to reduce the Demand: 
contd. 
Failure of Government to pro-

tect the drivers plying diesel 
operated vehicles by providing 
vitamins and milk at Govern-
ment cost. 

Vol. V, 8301, 8314-46. 
Failure to concede the demands 

of State Transport workers. 
Vol. V, 8302, 8314-46. 

Failure to give the adequate 
compensation to those workers 
who were assaulted by police 
during the transport strike in 
1955. 

Vol. V, 8302, 8314-46. 
Failure to issue passes to the 

members of the family of 
transport workers, as done tn 
the Railways. 

Vol. V, 8301, 8314-46. 
Failure to withdraw uncondi-

tionally all cases taken up in 
connection with the transport 
workers' s'rike in 1955. 

Vol. V, 8302, 8314-46. 
Inadequate bonus paid to trans-

port workers. 
Vol. V, 8303, 8314--46. 

Increase in the work-load of 
drivers and conductors caused 
by the introduction of Heavy 
Duty Vehicles of over 5 tons. 

Vol. V, 8301, 8314--46. 
Inefficiency of the high official. 

of the Transport Department. 
Vol. V, 8303, 8314-46. 

Lack of arrangements for the 
stay of crew in overnight 
stops. 

Vol. V, 8301, 8314-46. 
Lack of housing facilities for 

transport workers. 
. Vol. V, 8302, 8314--46. 

Necessity to give better condi-
tions of work for conductors, 
drivers and fltters in the 
Transport Department. 

Vol. V, 8302, 8314-46. 
To discuss transport schemes. 

Vol. V, 8290, 8314-46. 

109 LSD.-16. 

DEMANDS FOR GRANTS, 1956-57-
TRA VANCORE-COCHIN: contd. 
Veterinary: contd. 

Motions to reduce the Demand: 
contd. 

Waste of funds on ~uperior 
Officers. 

Vol. V, 8303, 8314-46. 
Veterinary. 

Vol. V, 8265, 8308, 8314-46, 
8349. 8353. 

Motions to reduce the Demand: 
Inadequate provision tor breed-

ing opera Hons. 
Vol. V, 8308. 8314-46. 

Inadequate veter:nary service in 
the State. 

Vol. V, 8308, 8314-46. 
Lack of adequate number of 

breeding stations for livestock 
and poultry. 

Vol. V, 8308. 8314-46. 
Necessity to enhance the pay of 

establishment and the urgency 
to declare all temporary em-
ployees as permanent with 
retrospective effect from the 
date of the commencement of 
continuous service. 

Vol. V, 8308. 8314-46. 
Urgency of enhancing the pay 

of menials and bull keepers. 
Vol. V, 8308, 8314-46. 

Demands tor Grants on Account, 
1956-57-Travancore-Cochln: 
Administration ot justice. 

Vol. Ill. 3855-56. 
Agricultural Income-Tax and 

Sales Tax. 
Vol. III, 3853. 

Agriculture. 
Vol. m, 3857. 

Capital Account of other works 
outside the Revenue Account. 

Vol. m. 3860. 
Capital Outlay on Agricultural 

Improvements. 
Vol. m, 3659. 

Capital Outlay on Civil Works. 
Vol. m.. 3860. 

Capital Outlay on Industrial De-
velopment. 

Vol. m. 3859-60. 
Capital Outlay on Industrial 

Schemes. 
Vol. nI, 8860. 
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DEMANDS FOR GRANTS ON 
ACCOUNT, 1956-57-TRAVAN-
CORE-COCHIN: contd. 

Capital Outlay on Irrigation 
(Commercial) . 

Vol. III. 3859. 
Capital Outlay on Irrigation 

(Non-commercial) . 
Vol. III, 3859 

Capital Outlay on State Schemes 
of Government Trading. 

Vol. m, 3860-6]. 
Capital OuUay on Transport 

Schemes. 
Vol. IU, 3860. 

Civil Works. 
Vol. III, 3858. 

Community Development Projects. 
Vol. III, 3858-59. 

Co-operation. 
Vol. III, 3857. 

District Administration and Miscel-
laneous. 

Education. 

Elections. 

Electricity. 

Excise. 

Forests. 

Vol. III, 3855. 

Vol. III, 3856. 

Vol. III. 3855. 

Vol. III, 3858. 

VoL m, 3854, 

Vol. III, a854. 
Heaels of States. Ministers, Secre-

tariat and Attached Offices. 
Vol. III, 3855. 

Industries. 
Vol. m, 3857. 

lrr:ption. 
Vol. m. 3855. 

Jails. 
Vol. Ill. 3855. 

Labour and Miscellaneous. 
Vol. m. 3857-58. 

Land Revenue. 
Vol. m. 3853.' 

Loans and Advances. 
Vol. m. 3861. 

Medical. 
Vol. III, 3856. 

Miscellaneous. 
Vol. III. 3858. 

Motor Vehicles Acts. 
Vol. III, 3854. 

Pensions. 
Vol. III. 3858. 

DEMANDS FOR GRANTS ON 
ACCOUNT, 1956-57-TRAVAN-
CORE-COCHIN: contd. 
Police. 

Vol. III, 3856. 
Public Health. 

Vol. III, 3856-57. 
Registration. 

Vol. m, 3854. 
Rural Development. 

Vol. III. 3857. 
Scientific Departments. 

Vol. III, 3856. 
Stamps. 

Vol m. 3854. 
State Legislature. 

Vol. III, 3855. 
Stationery and Printing. 

Vol. III, 3858. 
Transport Schemes. 

Veterinary. 
Vol. m, 3859. 

Vol. III, 3857. 

DEMANDS FOR SUPPLEMENTARY 
GRANTS, 1955-56: 
Archaeology. 

Vol. I, 1244-50. 
Commercial Intelligence and Statis-

tics. 
Vol. I, 1239. 

Currency. 
Vol. I. 1253-55 

Expenditure on Displaced Persons. 
Vol. I, 1285-130-i. 

Motions to reduce the Demand: 
Adjustment of amounts out-

standing from previous years. 
Vol. I. 1285-1304. 

Exorbitant rates on which eva-
cuee and Government-built· 
properties are auctioned. 

Vol. I, 1289-1304. 
Manner of working in camps 

and slow dispersal policy. 
Vol. I, 1292-1304. 

Slow progress in rehabilitation 
schemes and improvement of 
living cond;tions in camps. 

Vol. I, 1292-1304. 
Slow progress of dispersal from 

camps to rehabilitation sites. 
Vol. I, 1285-1304 

Geololical Survey. 
Vol. I, 1274-84. 

-_._--- -_._------ -_._----- ----------_._-_.- - ----
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DEMANDS FOR SUPPLEMENTARY 

GRANTS, 1955-56: contd. 
Geological Survey: contd. 
Motions to reduce the Demand: 

Expansion in activit:es of Geo-
logical Survey. 

Vol. I, 1275-82. 

Working of the department in 
regard to exploitation of coal 
in Hyderabad State and sul-
phur deposits in Kashmir. 

Vol. I, 1275-82. 

Ind:an Posts and Telegraphs 
Department (including Working 
Expenses). 

Vol. I, 1239-44. 

Indu~tries: 

Vol. I, 1224-38. 
Motion to reduce the Demand: 

Less expenditure on village 
industries. handicrafts and 
small scale industries. 

Vol. I, 1225-38. 
Peripatetic parties. 

Vol. I, 1225-38. 
Progress of khadi industry vi..~

a-vis the handloom industry. 
Vol. I, 1225-38. 

Ministry of. Commerce and Indus-
try: 

Vol. I, 1215-24. 
Motion to reduce the Demand: 

Expenses on deputations to the 
exhibitions. 

Vol. I, 1215-24. 
Introduction of metric system of 

weights and measures. 
Vol. I, 1217-24. 

Markets for small scale pro-
ducts. 

Vol. I, 1217-24. 
Replacement of typewriters. 

Vol. I. 1215-24. 
Ministry of Communications. 

Vol. I, 1239-44. 
Mints. 

Vol. I, 1253-55. 
Miscellaneous Adjustments between 

the Union and State Govern-
ments. 

Vol. I, 1273-83. 

DEMANDS FOR SUPPLEMENTARY 
GRANTS, 1955-56: conter. 
M;scellaneous Departments and 

Expenditure under the Ministry of 
Information and Broadcasting., 

Vol. I, 1274"-114. 
Motion to reduce the Demand: 

Additional expenditure on 
Exhibition Division and Films 
Division. 

Vol. I. 1275-82. 
Miscellaneous Departments and 

Expenditure under the Ministry 
of Production. 

Vol. I, 1274-84-
Motion to reduce the Demand: 

Add!tional assistance for stow-
in,. 

Vol. I, 1275-82. 
Working of coal stowing opera-

tors. 
Vol. I, 1276-82. 

Miscellaneous Departments and 
other Expenditure undt!r the 
Ministry of Finance. 

Vol. I, 1255-'11 
Motion to reduce the Demand: 

Assistance for natural calami-
ties and scarcity-affected 
areas. 

Vol. I, 1256-'11. 
Inadequate assistance for relief 

measures in scarcity-affected 
areas. 

Vol. I, 1256-'11. 
Miscellaneous Expenditure under 

the Ministry of External Affairs. 
Vol. I, 1250. 

Miscellaneous Expenditure under 
the Ministry of Transport. 

Vol. I, 1274-84-
Motion to reduce the Demand: 

Immediate payment of loss. 
Vol. I, 1276-82 

Loss due tb increase in 
expenses. 

Vol. I, 1276-82. 
Other Capital Outlay of the Minis-

try of Irrigation and Power. 
Vol. I, 1275-84. 

Motion to reduce the Demand: 
Policy of buying equipment at 

high price from abroad tor 
training. 

Vol. I, 1276-83. 
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DEMANDS FOR SUPPLEMENTARY 
GRANTS, 1955-56: contd. 
Police. 

Vol. I, 1273-83 
Presentation of the statement. 

Vol. I, 943. 
Salt. 

Vol. I, 1274-84 
Stamps. 

Vol. I, 1251-53 

DEMANDS FOR SUPPLEMENTARY 
GRANTS, 1956-57: 
Agriculture. 

Audit. 

Cabinet. 

Vol. X, 3334-36, 3337-38. 
3379, 3381 

Vol. X, 3334-86, 3337, 
3379, 3380-81. 

Vol. X, 3183, 3135-69, 
3172-88. 

Motions to reduce the Demand: 
About the increasing appoint-

ment of Ministers and unne-
cessary USe of saloons. 

Vol. X, 3135-68, 31G9, 
3172-87. 

Appointments to the Council of 
Ministers. 

Vol. X, 3135-68, 3169, 
3172-87. 

Economy in expenditure. 
Vol. X, 3135-68, 3172-87. 

Increase in the number of 
Ministers. 

Vol. X. 3135-68, 3169, 
3172-87. 

Problem of limiting the size of 
the Ministry. 

Vol. X, 3135-68. 
8172-87. 

Question of expansion of the 
Ministry. 

Vol. X, 3135-68, 3169. 
3172-87. 

Capital Outlay of the Ministry of 
Commerce and Industry. 

Vol. VII, 3847, 3908. 
Capital Outlay of the Ministry of 

'Home Affairs. 
Vol. VII, 3848-3907, 

8908. 

DEMANDS FOR SUPPLEMENTARY 
GRANTS, 1956-57: contd. 
Capital Outlay of the Ministry of 

Production: 
Mot!on to reduce the Demand: 

Failure of Government to start 
a project for exploiting IiI· 
nite from War Kalai in 
Kerala State. 

Delhi. 
Vol. X, 3209-35. 

Vol. X, 3134, 3135-68, 
3170, 3172-88. 

Motion to reduce the Demand: 
Constitution of the Advisory 

Committee for Delhi. 
Vol. X, 3135-68, 3170. 

3172-8'7. 
Inordinate delay in the dis-

posal of disputes rtlferred to 
the Industrial Tribunal, Delhi. 

Vol. X, 3l35-6R, 3170, 
3172-87. 

Capital Outlay on Currency and 
Coinage. 

Vol. X, 3334-36, 3339, 
3379, 3383. 

Capital Outlay on Ports. 
Vol. X, 3334-36, 3339, 

3379, 3383. 
Capital Outlay on Roads. 

Vol. X. 3334-36, 3339-40, 
3365-66, 3368, 

8379, 3383. 
Motion to reduce the Demand: 
Immed~ate necessity of takinl 

up the consu:uction of a road 
bridge across river Tunga-
bhadra at Kurnool. 

Vol. X, 3365-66, 3368, 
3379. 

Expenditure on Displaced Persons. 
Vol. X, 3334-36, 3340-

63, 3366-80. 

Motion to reduce the Demand: 
Unsatisfactory procedure in dis-

persal from camps to places 
of rehabilitation. 

Vol. X. 3346-63, 3368-79. 

External Aftairs. 
Vol. X, 3334-37, 8379, 

3380 
-----_._--- --
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OEMAfW::i JfUR SUPPLEMliINTARY 
GRANTS, 1956-57: contd. 

, H:machal Pradesh. 
Vol. X. 3134, 3135-68, 

3170, 3172-88. 
Motion to -reduce the Demand: 

Constitution of the Advisory 
Committee for Himachal Pra-
desh. 

Vol. X, 3185-68, 
3170, 3172-87. 

Laccadive, Minicoy and Amindivi 
Islands. 

Vol. X, 3134, 3135-68, 
3170-88, 3189. 

Motion to reduce the Demand: 
Delay in providing for the 

direct steamed service be-
tween the ma nland and 
Laccadivi Islands. 

Vol. X, 3135-68, 3171, 
3172-87. 

General economic and social 
development of the Islands. 

Vol. X, 3135-68, 3171, 
3172-87. 

Neglect of the Islands. 
Vol. X, 3135-68, 3172-87. 

Question of arranging a daily 
steamer service between the 
mainland and the Islands. 

Vol. X, 3135-68, 3171-87. 

Question of organis'ng and 
improving the fishing indus-
try. 

Vol. X, 3135-68. 3171, 
3172-87. 

Urgent necessity of revising 
existing penal laws and other 
regulations now applicable to 
the Islands. 

Vol. X, 3135-88. 3171, 
3172-87. 

Urlent need for development 
works. 

Vol. X, 3135-68. 3171, 
3172-1l7. 

Loans and Advances by the Central 
Government. 

Vol. VII, 3847-390'1. 
39GU. 

DEMANDS-iDR- SUPPLE.~~#ARY 
GRANTS, 1958-57: contd. ';,' 

Lot Sabha. 
·;:r., 

Vol. X, 3334-36. '3330. 
3379, 338~ 

M:nistry of Informati~ and Broad-
castin,. 

Vol. X. 3334-38, 3338, 
3379, 3381-32. 

Ministry of Irrigation and Power. 
Vol. X, 3334-36, 3338, 

3379, 3382. 

Ministry of Natural Resources Dnd 
Scientific Research. 

Vol. X. 3236-54. 

Motion to reduce the Demand: 
Delay in submission of the 

report of the Committee on 
the location of a new oU 
refinery in India. 

Vol. X. 3237-41. 3242. 
3243-53, 

Emoluments of foreign experts. 
Vol. X. 3237-41. 3242. 

3243-53. 

Lack of proper Geological Sur-
veys and lack of propt!r 
emphasis in areas where 
mineral industry is undeve-
loped. 

Vol. X. 3237-41, 3242. 
3243-53. 

Need to revise the oil agree-
ments now in force. 

Vol. X, 3237-41. 3242. 
3243-53. 

Ministry of Rehabilitation. 
Vol. X. 3334-36, 3340-63, 

3366-80. 

Motion to reduce the Demand: 
Unsatisfactory condition of 

Mint. 

refugees at Sealdah station 
and failure of officers and 
staff to deJll with it. 

Vol. X, 3346-63, 
3368 ·'18 

Vol. X, 3334-36. 3337. 
3379. 8381.. 
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DEMANDS FOR SUPPLEMENTARY 
(JRA~S, 1956-57: contd. 

Miscellaneous Adjustments be-
tween Union and State (Jovern-
ments. 

Vol. X, 3334-36, 3337, 
3379, 3381. 

Miscellaneous Expenditure under 
the Ministry of Law. 

Vol. X, 3334-36, 3338. 
3379, 8382. 

Miscellaneous Expenditure Imder 
the Ministry of Natural Resources 
and Scientific Research. 

Vol. X, 3236-53, 3254. 

Motion to ttduce the Demand: 
Omission to include lubricating 

oil as one of the products to 
be manufactured in India. 

Vol. X. 3237-41, 3242, 
3243-53. 

Reasons for joining the Inter-
national UnIon of Bio-
chemistry. 

Vol. X. 3237-41, 3242, 
3243-53. 

Miscellaneous Expenditure ul'lder 
the Ministry of Rehablitation. 

Vol. X, 3334-36, 3340-63, 
3366-aO. 

Other Capital Outlay of the Minis-
try of Communications. 

Vol. X, 3189-3208. 

Motion to reduce the Demand: 
Continuing gap between income 

and expenditure of the Indian 
Airline Corporation and Air 
India International. 

Vol. X. 3189-93, 3194-
3208. 

Failure to provide UvinA 
accommodation for staff with 
view to make some saving. 

Vol. X, 3189-93, 
3194-3201S. 

Futility of purchase of three 
boeing 707 Jet A:rcrafts. 

Vol. X, 3189-93, 3194-3208. 
Loss incurred by the Indian 

Airlines Corporation. 
Vol. X, 3189-3208. 

DEMANDS FOR SUPPLEMENTARY 
(JRANTS, 1956-57: contd. 

Other Capital Outlay of the Minis-
try of Food and Agriculture. 

Vol. X, 3334-36, 3339, 
3379, 3383. 

Other Capital Outlay of the Minis-
1 ry of Product' on. 

Vol. X, 3209-35, 3236. 

Motion to reduce the Demand: 
Favouritism and nepotism in 

the matter of contracts and 
selecting architects in the 
H.M.T. Ltd. 

Vol. X, 3209-35. 

Location of the Head Office and 
also the appointment and the 
terms and conditions of the 
employees. 

Vol. X, 3209-35. 

Plight of workers in Neyveli. 
Vol. X, 3209-35. 

Reappointment of retrenched 
wOl'kers. 

Vol. X, 3209-35. 

The purchase of Hindustan 
Machine Tools shares at a 
high price. 

Vol. X, 3209-35. 

Working of National Coal 
Development Corporation 
(Private) Limited. 

Vol. X, 3209-35. 

Working of Neyveli Lignite 
Corporation (Private) Limit-
ed. 

Vol. X, 3209-35. 

Other Capital Outlay of the Minis-
try of Transport. 

Vol. VII, 3848-3907, 
3909. 

Other Organisations under the Min-
istry of Production. 

Police. 

Vol. X, 3208, 3209-31l 
3230. 

Vol. X, 31M, 313~-6f 
3170, 3172-88 

3189 
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DEMANDS FOR SUPPLEMENTARY 
GRANTS. 1956-51: contd. 
Police: contd. 

Motion to reduce the Demand: 
,. Lack of uniformity of pay scalee 

in centrally aided subordi-
nate police force. 

Vol. X. 3135-68, 3170, 
3172-87. 

Presentation of a statement show-
ing --. 

Vol. VII. 32M. 
Pre-partition Payments. 

Vol. X. 3334-36, 3337, 
3379, 33llI. 

Presentation of the statement. 
Vol. X. 2072. 

... Purchases of Foodgrains. 
Vol. VD. 3848-3907. 

3908. 
Relations with States. 

Vol. X. 3134-68, 3172-88, 
3189. 

Motion to reduce the Dt:1JlKnd: 
Necessity to give equal pay to 

subordinate staff of the Cen-
tral Reserve Police. 

Vol. X. 3135-68, 3172-87. 
Ventilate the grievance of non-

establishment of a High Court 
Bench at Aurangabad in 
Ma.rathwada of Bombay 
State. 

Vol. X, 3135-68. 3172-87. 
Supplies. 

Vol. X. 3334-38. 3::t38, 
3379. 3382. 

Zonal Councils. 
Vol. X, 3133-34. 3135-(ltl, 

3169-70, 3172-88. 
Mot:on to reduce the Demand: 

Functions and powers of Zonal 
Councils. 

Vol. X, 3135-68, 3169, 
3172-87. 

Necessity for the Zonal Coun-
cils. 

Vol. X, 3135-68, 
3170, 3172-87. 

Working of Zonal Councils. 
Vol. X. 3135-68, 3169, 

3172-87. 

;)EMANDS FOR SUPPLEMENTARY 
GRANTS, 1956-57-RAILWAYs: 

Appropriation to Depreciation 
Reserve Fund. 

Vol. II, 2301-44. 
Appropriation 

Fund 
to Development 

Vol. II, 2302-44. 
Construction of New Lines. 

Vol. II. 2302-45. 
Dividend payable to General 

Revenues. 
Vol. II, 2303-45. 

Miscellaneous Expenditure. 
Vol. II, 2300-42. 

Open Line Works-Additions. 
Vol. II, 2302-415. 

Open Line Works-(Revenue)-
Labour Welfare. _ 

Vol. II. 2302-44. 
Open Line Works-(Revenue)-

other than Labour Welfare. 
Vol. II, 2302-44. 

Open Line Works-Replacement. 
Vol. II. 2303-45. 

Ordinary Working Expenses-
Administration. 

Vol. II, 2300-43. 
Ordinary Working Expenses-

Labour Welfare. 
Vol. II, 2301.......f4. 

OrdinatlSr Working Epense8-
Operating staff. 

Vol. II. 23Q0-...43. 
Ordina,ry Working Expenses-. 

Operation (Fuel). 
Vol. II, 23()()......43. 

Ordinary Working Expenses-
Operation other than Staff and 
Fuel. 

Vol. II, 2301-43. 
Ordinary Working Expenses-

Repairs and maintenance. 
Vol. II, 2300--43. 

Payments to Worked Lines and 
others. 

Vol. II, 2301.......f4. 
Presentation of the statement. 

Vol. II, 1968. 
Railway Board. 

Vol. II. 2299-2342. 
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DEMANDS FOR SUPPLEMENTARY 
GRANTS, 1956-57-RAILWAYS: 
contd. 
Ordinary Working Expenses-· 

Administration. 
Vol. X, 3385, 3388-3402, M03, 

3405-55, 3456. 
Motion to reduce the Demand: 

Delay in introduction of 
Divisional system in varioLls 
zones. 

Vol. X, 3403, 3405~5. 
Ordinary Working Expenses-

Labour Welfare: 
Vol. X, 3386, 3388-3402, 

3405-55, 3456-57. 
Motion to reduce the D:!mand: 

Subsidy paid to Railway Co-
operative stores and need fOI 
providing a proper building 
for housing Consumer Stores 
Co-operative Society at 
Secunderabad. 

Vol. X, 340~5. 
Ordinary Working Expenses-

Miscellaneous Expenses. 
Vol. X, 3385-86, 3388-3402, 

3405-55, 3456. 
Motion to reduce the Demand: 

DetaUs of additional compensa-
tion regarding Mehboobnagar 
lind Ariyalur Railway acci, 
dents. 

Vol. X. 3405-55. 
Details of additional provisions 

for extension of depertmental 
catering. 

Vol. X, 340~5. 
Question of compensation 

regarding railway accidents 
near Mehboobnagar on Cen-
tral Railway and Ar:yalur on 
Southern Railway. 

Vol. X, 3405--55. 
Ordinary Working Expenses--

Operation (Fuel): 
Vol. X, 3385, 3388-3402, 3404. 

340!~-55, 3456. 
Motion to reduce the Demand: 

Need for consumption of more 
oil in place of coal. 

Vol. X, 3404, 3405--55. 
Need for transporting coal to 

Southern Railway by 8U-
cum-rail route that was anti-
cipated. 

Vol. X, 3404, 3405--55. 
-,-~-.. ----------_ .. 

DEMANDS FOR SUPPLEMENTARY 
GRANTS, 1956-57-RAILWAYS: 
contd. 
Ordinary Working Expenses-
Operation (Fuel): contd. 
Motion to reduce the Demand: 

contd. 
Writing off Rs. 41 Lakhs re-

presenting unremunerative 
capital expenditure on a cer-
tain colliery. 

Vol. X, 3404, 3405-55. 
Ordinary Working Expenses-

Repairs and Maintenance. 
Vol. X, 3385, 3388-3402, 3404, 

3405-55, 3456. 
Motions to reduce the Demand: 
Unsatisfactory wOI'king in respect 

of repaLrs and maintenance. 
Vol. X, 3404, 3405~5 

Presentation of a statement showing 
the Demands. 

Vol. X, 2327. 
Railway Board: 

Vol. X, 3384-85, 3388-3403, 
• 3405-55. 

Motion to reduce the Demand: 
Functioning of Railway Ad-

ministration. 
Vol. X, 3403, 3405-55 

Lack of attention to grievances 
of staff. 

Vol. X, 3403, 3405~5. 
Need to treat dearness allow-

ance as Wages for purpose of 
computing provident fund 
contribution and gratuity. 

Vol. X, 3403, 3405-55. 
Question of creation of five 

posts of additional members 
in Railway Board. 

Vol. X, 3403, 3405-M. 

DEMANDS FOR SUPPLEMENTARY 
GRANTS, 1956-57-TRAVANCORE-
COCHIN: 

Capital Outlay on Civil Works. 
Vol. VIII, 4545--4619, 4620. 

Motion to reduce the Demand: 
Disapproval of policy regarding 

new scheme put forward by 
Travancore-Cochin Govern-
ment with regard to oOlce 
buildings and residential 
quarters. 

Vol. VIII, .e61, 45~18. 
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OEMANDS FOR SUPPLEMENTARY 
GRANTS, 1956-57-TRAVANCORE-
COCHIN: contd. 
Capital Outlay on Civil Works: 

contd. 
.. Motion to reduce the Demand: 

contd. 
Disapproval of policy regardinl 

schemes which involve great 
wastagt=. 

Vol. VIII, 4562-4619. 
. Disapproval of policy regarding 

works undertaken for cons· 
truction of office buildings. 

Vol. VIII, 4562-4819. 
Labour and Miscellaneous: 

Vol. VIII, 45415-4619, 4620. 
Motion to reduce the Demand: 

Inadequacy of measures sug-
gested in schemes. 

Vol. VIII, 4562-4619 
Labour problem in Travaneore-

Cochin State: 
Vol. VIII, 4561, 4562-4619. 

Schemes for welfare of Sche-
duled Castes and Scheduled 
Tribes in the State. 

Vol. VIII, 4662-4819. 
Presentation of statement show-
ing-. 

Public Health: 
Vol. VIII, 4544-4619. 4620. 

Vol. VII. 3256. 
Motion to reduce the Demand: 

Functioning of, and conditions in 
hospitals in Travancore-Cochin. 

Vol. VIII. 4562-4619. 
Public Health Department in 

Travancore-Cochin State. 
Vol. VIII. 4561. 4562-4619. 

DEMONSTRATION(S) : 
Calling Attention to Matters of 

Urgent Public Importance: 
Demonstrations near Parlia-

ment House. 
I •. Vol. VI, 1230--32. 

Motion lor Adjournment: 
Ban on holding around 

Parliament House. 
/' Vol. VI, 1117-18. 

DEO, SHRI R. N. S.: 
Constitution (Ninth Amendment) 

Bill: 
Con,ideration of clauses. 
Vol. VIII, 5730-31. 5888-94, 5898-

5900, 590S-09. 

DEO, SHRI R. N. S.: contd. 
Helease of -- and Shri Saranp-

dhar Das from detention. 
Vol. I, 291. 

Representation of the People 
(Second Amendment) Bill: 

Motion to consider, as reported 
by Select Committee. 

Vol. V, 8473-78. 
~onsideration of clauses. 

Vol. V, 8650, 8710--14. 
Resignation of. 

Vol. IX, 12. 
Resolution re Second Five Yellr 

Plan. 
Vol. VIII, 8932-3S. 

States Reorganisation BiU: 
Motion to refer to Joint Com-

mittee. 
Vol. IV, 6251--56, 8465. 

Motion to consider as reported by 
Joint Committee. 

Vol. VI, 1572-79. 
Consideration of clauses. 

Vol. VI. 1748-49. 2046--50, 2084-85. 
Vol. VII, 2579, 25S0-S1, 2700, 27Q2.) 

DEOGAM. SHRI: 

Demands for Grants, 1956-67 per-
taining to the Ministry of Com-
merce and Industry and motions 
to reduce the Demands. 

Vol. III. 5220-11. 
Demands for Grants. 1958-57 per-

taining to the Ministry of Educa. 
tinn and motions to reduce thl!t 
Demand'!. 

Vol nI, 542'1. 
Demands for Grants, 1956-57 per· 

taining to the Ministry of Food 
and Agriculture and Motion!! to· 
reduce the Demands. 

Vol. m, 4738, 4840 

Demands for Grants, 1956-57 per· 
taining to the Ministry ot Home 
Affairs and motions to reduce the 
Demands. 

Vol. DI, &030-81. 
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DEOGAM, SHRI: contd. 
Demands for Grants, 1956·57 per· 

taining to the Ministry of Labour 
and motions to reduce the 
Demands. 

Vol. III, 4893 
Demands for Grants, 1956-57 per-

taming to th~ Ministry of NaturaJ 
Resources and Scientific Research 
and motions to reduce the 
Demands. 

Vol. III, 4593, 4594. 

Demands for Grants. 1956-57 per· 
taining to the Ministry of Produc-
tion and motions to reduce the 
Demands. 

Vol. III, 4480, 4531-34. 4541-42 

Demands for Grants. 1956-57-Rall· 
ways and motions to reduce the 
Demands. 

VoL II, 2072-75 

Resolution re Second Five Year 
Plan. 

OEORlA: 

Vol. V, 9489-90 
Vol. VIII, 6358-ti3 

Demands for Grants, 1956-57: 
Ministry of Communications: 

Motion to reduce the Demand: 
Failure to open telegraph, 

telephone and post office~ 

in the rural areas in suffi· 
cient numbers in GQrakh· 
pur, Basti and De:>ria Dis· 
tricts in Uttar Pradesh. 

Vol. II, 3325-85, 3387, 3396-3449. 

Failure to open village post 
offices in Naurangia, Tm-
bardhaBazar, Pam Nagar, 
Jatha Bazar, Nantar Jan-
gal, Kinuerpati, Marar, 
Buildwalia, Khuthai, Sis-. 
wania, Deotataha, Siswa 
Goeti, Niboa and Pandrri 
Bazar in the Deoria District 
of Uttar Pradesh. 

Vol. II, 3325-85, 3386, 3396-3449. 
Failure to provide a telegraph 

office in Chitanni in the 
Deoria District, Uttar 
Pradesh. 

Vol. II, 3825-85, 3386, 3396-3449. 

-----------.---- ---"'-'--
DEORIA: contd. 

Demands for Grants, 1956-57-Rail 
ways: 
Railway Board: 

Motion to reduce the Demand: 
Failure to construct Rudar-

pur Deoria-Ka:;ia-Nautanwa 
link before the Buddha 
Jayanti celebration to be 
held in May, 1956. 

Vol. II, 1899-1932, 1935, 1970-2040 

Failure to extend the project 
for Ruderpur-Deoria-Kushi-
nagar-Nautanwa ra]way 
line up to Nawgarh along 
Nepal border in vicinity of 
LWT'bini the birth place ot 
Lord Buddha. 

Vol. II, 1899-1932, 1935, 1970-2040. 

DEPARTMENT OF 
ENERGY: 

See "Atomic Energy, 
of". 

ATOMIC 

Department 

DEPARTMENT OF CO-OPERATION: 
, See "Co-operation, Department of'. 

DEPARTMENT OF PARL~N
TARY AFFAIRS: 

See "Pa.rliamentary Affairs, Depart-
ment or'. 

DEPUTY -SPEAKER: 

Election of --. 
Vol. II, 303s;.......(1. 

Motion re election of --. 
Vol. n, 3036. 

DEPUTY SPEAKER, MR. (SHRI 
M. A. AYYANGAR): 
Ruling by: 

A Bill authorising State Leei!-
latures to levy taxes with 
retrospective effect is not a 
Money Bill and, hence, Presi-
dent's recommendation is not 
required for its introduction or 
consideration. 

Vol. I, 1051~1. 
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DESAI, sruu KHANDUBHAI: 

Amendments to Employee's Provi-
dent Funds Scheme-Laid on the 
Table. 

Vol. VII, 2227. 
Calling Attention to Matter of 

Urgent Public Importance: 
Lock-out in cashew-riut factories. 

Vol. V, 9418, 9419. 
Demands for Grants, 1956-57 per· 

taining to the Ministry of Labour 
and motions to reduce the 
Demands. 

Vol. III, 4912, 4921-33. 
Employees' Provident Funds 

(Amendment) Bill: 
Motion to consider. 

Vol. X, 2295-98, 2303, 2312, 2316-19. 
Consideration of clauses. 

Vol. X, 2319. 
Motion to pass. 

Vol. X, 2320. 
FInance Bill: 

Consideration of clauses. 
Vol. IV, 6029. 

Half-an-hour discussion re working 
Trade Unions (Amendment) Act, 
1947. 

Vol. X, 2484-86. 
Half-an-hour discussion re Indian 

journalist.. 
Vol. IV, 6670-71, 6673, 6674-80. 

Indus'trial Disputes (Amendment 
and Miscellaneous Provisions) 
Bill: 
Moti(ln to consider. 

Vol. VI, 409-18, 647-60. 
Considt!ration of clauses. 
Vol. VI, 681-84, 685, 687-88, 700, 

709-1~, 717-18, 718-19, 728-729, 
732, 7.17-39, 744, 750, 754, 755-
57, 764-65, 768-69. 797-99, 800, 
801, 80:,.·03, 803-04, 805. 

Motion to !lass, as amended. 
Vol. VI, 806. 

Motion re appointment of high 
power commission on safety in 
coal mines. 

Vol. X, 3877-82. 
Motor Tranlfport Labour Bill (by 

Shri A. K. Gopalan): 
Motion to conalder. 

Vol. X, 4024-28. 

DESAI, SHRI KHANDUBHAI: contd, 

Notification making certain amend-
ment to Working Journalists Wage 
Board Rules-Laid on the Table. 

Vol. IX. 6 
Notification under Employeell' 

Provident Funds Act, 1952-Laid 
on the Table. 

Vol. VI, 492. 
Vol. VIII, 69711 

S.R.O. making certain amendments 
to the Coal Mines Labour Welfare 
Fund Rules, 1949-Lai,d on the 
Table. 

Vol. X, 2800, 2801. 
S.R.O. making certain amendments 

to the Coal Mines Pithead Bath 
Rules, 1946-Laid on the Table. 

Vol. X, 2800. 
Statement re look-out in cashew nut 

ractories. 
Vol. V, 9870-71.. 

DESAI, SHRI MORARJI: 
Discussion re floor and ceiling prices 

of Indian cotton. 
Vol. X, 3681. 

DESHMUKH, DR. P. S.: 
Bombay Wheat (Movement Control) 

Order, 1956-Laid on the Table. 
Vol. IX, 6. 

Calcutta Wheat (Movement Control) 
Order, 1956-Laid on the Table. 

Vol. Ix, 6. 
Calling Attention to Matter(s) 01 

Urgent Public Importance: 
Effect of drought on crops in 

Bihar and Eastern U .p. 
Vol. VII, 3415-17 

Situation arising out of invalida-
tion of Manipur Foodgralns 
(Movement) Control Order, 
1951. 

Vol. II, 2382. 
Delhi Wheat (Movement Control) 

Order. 1956-Laid on the Table. 
Vol. IX, 6. 

Demands for Grants, 1956-57 per-
ta!ni~ to the Ministry of Food 
and Agriculture and motions to 
reduce the Demands. 

Vol. m, 4769, 4775-89. 4793. 
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DESHMUKH, DR. P. S.: contd. 

Demands for Supplmentary Grants, 
1956-57 pertaining to the Ministries. 
of Ccmmerce and Industry, 
Finance, Food and Agriculture, 
Home Affairs, and Transport. 

Vol. VII, 3885, 3886, 3887. 
Demands for Supplmentary Grants, 

1956-57 pertaining to the Ministry 
of Home Affairs and motions to 
reduce the Demands. 

Vol. X, 3146 
Half-an-hour discussion re Central 

College of Agriculture. 
Vol. X, 2633 

Indian Central Jute Committee: 
Motion re election to the Com-

mittee. 
Vol. II, 1705. 

Indian Coconut Committee (Amend· 
ment) Bill: 
Motion to consider. 

Vol. VII, 3773-74, 3792-3801. 
Motion to pass, as amended. 

Vol. VII, 3801, 3803·04. 
Indian Cotton Cess (Amendment) 

Bill (as passed by Rajya Sabha): 
Motion to consider. 

Vol. VII, 3373, 3388-89, 3768-73. 

Indian Lac Cess (Amendment) Bill 
(as pwssed by Raj ya Sa bha) : 
Motion to consider: 

Vol. VII, 3364-66, 3379--83. 
Consideration of clauses. 

Vol. VII, 3386. 
Motion to pass. 

Vol. VII, 3387. 
Manipur Foodgrains (Movement) 

Control Order, 19M-Laid on the 
Table. 

Vol. I, 1341-42. 
Motion re election to National Food 

and Agriculture Organisation 
Liaison Committee. 

Vol. IV, 6955, 8956. 
Multi-Unit Co-operative Societies 

(Amendment) Bill (as passed by 
Rajya Sabha): 
Motion to consider. 
Vol. VII, 3349-50, 3350-51, 3351, 

3356, 3359--62, 3362-63. 
Motion to pass. 

Vol. vn, 3363, 3364. 

DESHMUKH, DR. P. S.:· cootd. 

Notification making certain amend· 
ment in Fruit Product Order-
Laid on the Table. 

Vol. VI,S. 
Notification making certain amend· 

ment in Madras Rice Mills License 
Order-Laid on the Table. 

Vol. VI, 7. 

Notifications under Essential Com-
modities Act, 1955-Laid on the 
Table. 

Vol. I, 24. 
Vol. X, 2491-92. 

Heport of Indian Delegation to the 
United Nations Wheat Conference 
held during 1955-56-Laid on the 
Table. 

Vol. X. 2492. 

Resolution re Second Five Year 
Plan. 

Vol. V, 9595. 
Vol. VIII, 6367, 6370, 6633, 6690. 8691, 

6693, 6695, 6841, 7135. 

Statement re measures for checking 
foodgrain prices. 

Vol. VII, 3~5. 
Summary of recommendations of 

Prof. Black and Dr. Stewart on 
Economics of Agriculture-Laid 
on the Table. 

Vol V. 10027. 

DESHMUKH. SHRI C. D.: 

Agreement between India and UX 
on avoidance of double taxation-
Laid on the Table. 

Vol. IV, 5627. 
Appropriation (No.2) Bill: 

Motion for leave to introduCA. 
Vol. IV. 5851. 

Motion to consider. 
Vol. IV, 5765, 5768. 

Consideration of clauses. 
Vol. IV, 6045. 

Motion to pass, as amended. 
Vol. IV, 6046. 

Appropriation Accounts (Posts and 
Telegraphs) 1953-55 and Audlt 
Report 1955-Laid on the Table. 

Vol. n. 2528. 
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DESHMUKH, SHRI C. D.: contd. 

Audit Report (Civil) 1955 (Part 1)-
Laid on the Table. 

Vol. V, 9254. 
Business of the House. 

Vol. I, 1133. 
Calling Attention to Matter 01 

Urgent Public Importance: 
Change in British Bank Rata. 

Vo1. II, 1706-07. 
Capital Issues (Continuance of COR-

tro}) Amendment Bill: 
Motion to consider. 
Vol. I, 891-95, 903, 904-05, 994, 

995, 1014-30. 
Motion to pass. 

Vo1. I, 1030. 
Companies (Central Government's) 

General Rules and Forms-Laid 
on the Table. 

Vol. II, 2529. 

Constitution (Tenth Amendment) 
Bill: 
Motion to consider, as reported by 

Joint Committee. 
Vol. V, 9874--79, 9882, 9883, 9888, 

9889, 9892, 9904, 9905, 9906, 
9947-54. 

Amendment to circulate. 
Vol. V, 9888, 9889, 9892, 9904, 

9905, 9906, 9947-54. 
Consideration of clauses. 

Vol. V, 9960. 
Motion to pass, as amended. 

Vol. V, 9976. 

Correction of answer to Short 
Notice Question on the U.P. Sales 
Tax Ordinance. 

Vol. III, 5235-36. 

Demands for Grants, 1956-57 per-
taining to the Ministry of Finance 
and motions to reduce the 
Demands. 

Vol. III, 5556, 5557, 558~602. 
Demands for Grants, 1956-57 per-

taining to Travancore-Cochin and 
motions to reduce the Demands. 
Vol. V, 8317, 8318, 8333, 8344-48. 

Discussion re leakage of Budget 
proposals. 

Vol. II, 3132, 3167-74. 

DESHMUKH, SHRl C. D.: contd. 

Finance Bill: 
Motion for leave to introduce. 

Vol. I, 1208. 
Motion to consider. 

V61. III, 5613-17. 
Vol. IV, 5890-5913. 

Consideration of clauses. 
Vol. IV, 5972, 5973, 5985-87, 

5993-95. 
Motion to pass, as amended. 

Vol. IV, 6033. 
General discussion of the General 

Budget, 1956-57. 
Vol. II, 2401, 2402-03. 2487, 2541, 

2542, 2543, 2763, 2764, 2788, 
2834-55. 

General discussion of the Travan-
core-Cochin Budget, 1956-57. 

Vol. V, 824~9. 
Life Insurance Corporation BiD. 

1956: 
Motion to refer to Select Com-

mittee. 
Vol. II, 2916-32, 2933-34, 2935, 

3008, 3014, 3015, 3111-24. 
Motion to consider, as reported 

by Select Committee. 
Vol. V, 8868-84, 8985, 8987, 9048, 

9062-88. 

Consideration .of clauses. 
Vol. V, 9093-97, 9116, 9118, 9143-

51, 9188, 9204, 9205, 9218, 9220, 
9222-33, 9264, 9265, 9266, 9267, 
9271-74, 9275, 9276-77, 9284-81, 
9315. 9317, 9324--34, 9374. 

Motion to pass, as amended. 
Vol. V, 9383. 

Life Insurance (Emergency Pro ... i-
sions) Bill: 
Motion to consider. 

Vol. I, 1135-47, 1320, 1321, 1322. 
1474, 1475, 1529--43. 

Motion to pass, 8S amended. 
Vol. I, 1563-64. 

Point of Procedure re leakage of 
Budget, 1956-57. 

Vol. II, 1891-94, 1898-1700. 

Presentation of Travancore-Cochin 
Budget, 1956-57. 

Vol. III, 3708-0Sl. 



254 .tNDEX TO LOK SABHA DJ:8A~ART D 

DESHMUKH, SHRI C. D.: contd. 
Resignation of 

Vol. VII, 4395. 
Resolution Te appointment of a 

committee on industrial and com-
mercial sta~e undertakings. 

Vol. III, 3990, 4003, 4007, 5318, 5324, 
5334-45, 5348. 

Resolution Te ceiling on income of 
an individual. 

Vol. V, 9518-27, 9529, 9531. 
Resolution Te enqu'ry into working 

of Income-tax Department. 
Vol. V, 9540, 9542, 9S49. 

Resolution Te Second Five Year 
Plan. 

Vol. V, 9585-604. 
Sales-Tax Laws Validation Bill: 

Motion to consider. 
Vol. I, 1031-35, 1045, 1067-68. 

1069-70, 1073, 1074, 1076, 1078. 
1108, 1110, 1111, 1113, 1114. 
1122-28. 

Consideration of clauses. 
Vol. I, 1129, 1130, 1132, 1133. 

Motion to pass. 
Vol. I, 1]33. 

Statement by -- Te resignation 
from office of Minister. 

Vol. V, 813-21. 
Statement Te leakage of Budget 

proposals. 
Vol. n, 2246, 2247. 2249. 

Statement Te printing errors in 
Finance Bill: 

Vol. I, 1460-6l 
States Reorganisation Bill: 

Motion to consider as reported by 
Joint Committee. 

Vol. VI. 998, 999, 1126-27, 1415-
29, 1433, 1434, 1442, 1658. 

Consideration of clauses. 
Vol. VI, 1772-82, 2084-91. 

Consideration of clauses. 
Vol. VII, 2586-87, 2814-22. 

Travancore-Cochin Appropriation 
(Vote on Account) Bill: 
Motion for leave to introduce 

Vol. III, 3861. 
Motion to consider. 

Vol. III, 3862. 
Motion to pass. 

Vol. III, 3862. 

DESHMUKH, SHRI K. 0.: 
Demands for Grants, 1956-57-Rail-

ways and motions to reduce the 
Demands. 

Vol. II, 2003-07. 
Hindu Succession Bill (as passed by 

Rajya Sabha): 
Consideration of clauses. 

Vol. IV, 7462. 

Motion on Address by the Presi-
dent. 

Vol. I, 371-77. 

...states Reorganisation Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. V, 1100-0'1. 

Consider&.tion of clauses. 
Vol. VI, 1711-12. 1714, 1715, 1728, 

1731, 1741, 1826, 1827. 

DESHPANDE, SHRI G. H.: 
Demands for Grants. 1956-57 per-

taining to the Ministry of Finance 
and motions to reduce the 
Demands. 

Vol. III, 5546-48. 
Discussion Te Madras-Tuticorin 

train disaster. 
Vol. IX, 1250-52. 

Finance Bill: 
Motion to consider. 

Vol. IV, 5699-5704. 

General discussion of the RaUWIl7 
Budget, 1956-57. 

Vol. II, 1836-42. 

Life Insurance Corporation Bill: 
Motion to refer to Select Com-

mittee. 
Vol. II, 3074-711. 

Motion Te working of Preventive 
Detention Act. 

Vol. V, 10103-08. 

Resolution Te fixing a target date 
for prohibition. 

Vol. II, 2888-91. 

States Reorganisation Bill: 
Motion to refer to .J oint Com-

mittee. 
Vol. IV, 6269-'1" 



'l'WI:LI"hi TO I'O'O'R'J'UNTH 8ES8IO~S. 1958 255 

DESHPANDE. SHRI G. H.: cOlltd. 
States Reorganisation Bill: contd. 

Motion to consider as reported bJ 
Joint Committee. 

Vol. VI, 1196-97, 1259-67. 
Consideration of clauses. 

Vol. VI, 1926. 1928. 
DESHPANDE, SHRI V. G.: 

Administration of Evacuee Property 
(Amendment) Bill: 
Motion to cons~der and amend-

ment to refer to Select Com-
mittee. 

Vol. IX, 1096-1100. 1103 
Arrest and conviction of. 

Vol. III. 386~. 
AlTest of Shri H. V. Kamath. 

Vol. VII. 3412. 
Arrest of. 

Vol. III, 3594-95. 
Bar Councils (Validation of State 

Laws) Bill (as passed by Rajya 
Sabha): 
Motion to consider. 

Vol. I, 236. 
Bihar and West Bengal (Transfer 

of Territories) Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. VI, 91S2. 

Motion to consider as reported 
by Joint Committee: 

Vol. VII, 3481, 3492, 3512, 
3513. 

Consideration of clauses. 
Vol. VII, 3584, 3585, 3586. 

Motion to pass, as amended. 
Vol. VII, 3697. 

Business Advisory Committee: 
Motion re Thirty-second Report. 

Vol. IV, 5631-32, 5635. 
Calling Attention to Matter of 

Urgent Public Importance: 
Demonstration near Parliament 

House. 
Vol. VI. 1231. 

Central Exci<les and Salt (Amend-
ment) Bill: 
Motion to consider. 

Vol. VIII, 1S391-96. 
Central Sales Tax Bill: 

Consideration of clauses. 
Vol. X, 1963-65. 

DESHMUKH, SHRI V. G.: contd. 

Committee on Absence of Mem-
bers from the Sittings of the 
House: 
Motion re Eighteenth Report. 

Vol. IX, 1804. 
Constitution (Ninth Amendment) 

Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. IV. 6593. 

Motion to consider as reported 
by Joint Committee: 

Vol. VIII, 5522. 5533. 
5598, 5627. 

Consideration of clauses. 
Vol. VIII, 5673-76, 5685, 5692, 

5862, 590$-07, 5821-23. 
5991. 

Death of Dr. Ambedkar. 
Vol. X, 2064-65. 

Demands for Grants. 1956-57 per-
taining to the Ministry of Hom(~ 
Affairs and motions to reduce 
the Demands. 

Vol. III. 4980. 
Vol. III, 5117. 

Discussion re exodus of Hindus 
from East Pakistan to India. 

Vol. V. 10154. 10156. 10161. 
10162, 10163. 

Discussion re leakage of Budget 
proposals. 

Vol. n, 3138, 3143, 3146, 
316:i. 

Finance Bill: 
Motion to consider. 

Vol. IV. GS17. 

General discussion of the General 
Budget. 1956-57. 

Vol. II. 2498-2504, 
2681. 2688. 

Hindu Succession Bill (as passed 
by Ra;ya Sabha): 

Motion to consider. 
Vol. IV. 6600-01, 6713-25. 

6742. 6744. 6749, 6777, 
6779, 6784. 6861, 6904, 

6914. 6964. 6973. 
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DESHPANDE, SHRI V. G.: contd. 

Hindu Succession Bill (as passed by 
Rajya Sabba): 'Contd. 

Consid~ration of clauses. 
Vol. IV, 6977. 6978-79, 
8990, 8991. 8992, 6905, 

7002-{)5, 7009, 7011, 
7024. 7045--47, 7057. 

707~79, 7183. 7186, 
7205-08, 7231, 
7281-84, 7286, 7290, 
7299, 7301, 7302-03, 
7308-10, 7334. 7338. 

7391. 7393. 7394-95, 
7401-04, 7405, 7406, 7439, 

7444-48. 7447, 7451, 
7466. 7473-74, 7479-SO. 

7480-81. 7483--85, 7492, 
7503. 7510, 7514, 7515. 

7535-37, 7538, 753Sl, 
7568. 7570, 7572, 7574, 

'7&88-89, 7592. 7601, 7602, 
7603, 7609, 7610-11, 
7635. 7642, 7644-45. 

7646. 

Motion to pass, as amended. 
Vol. IV, 7651. 7656, 7662, 

766~72, 77()7. 

Motion for Adjournment : 
Cracker explosion in Ramliia 

Grounds. 
Vol. IX. 1655-57. 

Floods in Tripura. 
Vol. VH, 2224. 

Incursion of Pakistani Army into 
Cbbed Bet in Rann of Kutch. 

Vol. I, 573, 574 

Refusal to permit Jan S8ngb 
worker to go to Jammu. 

Vol. n, 2654. 

Strike of civilian emploJ'ees of 
Naval Dockyard and Depots 
at Bombay. 

Vol. IV, 5825, 5626. 

Motion on Address by the 
President. 

Vol. I, 347, 348, 353, 
354, 397--402, 461--

67, 524, 533, 547, 795. 
822. 827, 828. 

DESHPANDE, SHRI V. G.: contd. 

Motion re Displaced Persons 
(Compensation and Rehabilib.· 
tion) Rules. 

Vol. VII, 3216 

Motion re international situation. 
Vol. IX, 434--45, 

490, 509, 603. 

MotiQll re Report of Govern ment 
Inspector of Railways on derail-
ment of 319 Down Express. 

Vol. X, 2032, 2040, 2041, 
2042, 2047. 

Motion re Representation 
Peonle (Conduct of 
and Election Petitions) 

Vol. X, 

of tbe 
E'ections 
Rules. 
3501-05. 

Motion r€ suspension of first pro-
viso to Rule 92. 

Vol. IV, 6064. 

Motion re working of Preventive 
Detention Act. 

Vol. V. 9982. 10070, 
l0073-711. 

Question of Privilege. 
Vol. VIII, 6791, 6792. 6994-

96, 6997, 6999-7000. 

Representation of the People 
(Amendment) Bill: 
Motion to consider as reported 

by Select Committ. 
Vol. I, 85, 160. 

Consideration of clauses. 
Vol. I, 170-72, 175 

Representation of the People 
(Second Amendment) Bill: 
Motion to consider as reported 

by Select Committee. 
Vol. V, 85]4 

Consideration of clauses. 
Vol. V. 8542-43. 8554, 8556, 

857S. 8573-74. 8577-78, 
8588--91. 8640--44, 

8647, 8651, 81360. 
8878. 8707. 8719, 

8784-71, 8798, 8805. 
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DESHPANDE, SHRI V. G.: contd. 
Representation of the People 

(Second Amendment) Bill: contd. 
• ption to pass, as amended. 

Vol. V, 8854-55. 
~ Resolution re ceiling on income nf 

an individual. . 
. Vol. V, 9523, C532. 

ff,j!$Olutionre enquiry into work-
. inc of Income-tax Department. 

Vol. V, 11543. 
Vol. VI, 430. 

Resolution re Second Five Year 
Plan. 

Vol. V, 9588. 
Vol. VIII, 6856, 6867. 

Sales Tax Laws Validation Bin: 
Motion to consider. 

.... Vol. V, lQ99. 
Shri Kashi Viswanath Mandir 

Bill (by ShTi Raghunath Singh): 
Motion to consider. 
. Vol. II, 2165. 2160-70, 

2181. 2184. 
States Reorganisation Bllt 

Motion to refer to Joint Com-
mittee. 

Vol. IV, 6104-13. 6190, 
6221. 6262. 

Motion to consider as reported 
by Joint. Committee. 

Vol. VI. 999, 1000, 10~O, 
1023, 1058-69. 1131, 

1271. 
Consideration of clauses. 

Vol. VI. 1833. 
Vol. VU, 2264, 2268-71, 

2301-02, 2431, 2435, 
2589. 

Stiltistical information Te working 
of Preventive Detention Act-·· 
Laid on the Tllble. 

.. , . Vol. V, 9575. 
Terminal Tax on Railway Pas-

sengers Bill: 
Consideration of clauses. 

Vol. IX, 324-30. 

QJ:l.'ENTION OJ!' KEMBER(S): 

Shri .\. K. Gopabm: 
V()l. VlJ, 3'U5, a,Ql'l-:-·20. 

109 LSD-17. 

._--------- .. _-_._--
DETENTION OF MEMBER(S): 

contd. 
Detention of Shri 

Chatterjea . 
Vol. IV. 6543-4f, 

DEVELOPMENT COUNCIL FOR 
ART Sn..K TEXTILES: 
Annual Report of the -- for the 

year 1955-56 --!.aid on the 
Table. 

Vol. VII, 2549. 
• DEVELOPMENT COUNCIL FOR 

BICYCLES: 
Annual Report of the -- for 1Jle 

year 1955-50-Laid on the 
Table. 

Vol. VII, 2549. 
DEVELOPMENT COUNCIL FOR 

HEAVY CHEMICALS (ACIDS 
~ND FERTILIZERS): 
Annual Report of the - for the 

year 1955-56-Laid on the Table. 
Vol. VII, 30a!-85, 

J)EVELOPKENT COUNCIL FOR 
HEAVY c:!HEMICALS (ALKA-
LIS): 
Annual Report of the -- for the 

year 1955-50-Laid on the Table, 
Vol. VII, 3084-85. 

DEVlCLOPMENT COUNCIL FOR 
HEAvY ELECTRICAL~ INDUS-
TRY: 

Annual Report of the - for the 
year 1955-50-Laid on the Table. 

Vol. VII, 30$4-~ 

DEVELOPMENT COUNCIL FUR 
INTERNAL COMBUSTION Ef./-
GINES AND POWER DRIVEN 
PUMPS: 

Annual Repo~t of the -- for the 
year 1955-50-Laid on the Table. 

Vol. VII, 3084-85. 

DEVELOPMENT COUNCIL FOR 
LIGHT ELECTRICALS INDUS-
TRY: 

Annual Report of the - tor the 
year 1965-50-Laid on the Table. 

Vol. VII, 3084-85 



DEVELOPMENT COUNen. FOR 
PHARMACEUTICALS AND 
DRUGS: 
Annual Report of the -- for the 

year 1955-56-Laid on the Table. 
Vol. VII, 2549. 

DEVELOPMENT COUNCIL FOR 
SUGAR: 
Annual Report of the -- for the 

year 1955-56-Laid on the Table. 
Vol. VII, 2549. 

DEVELOPMENT COUNCIL FOR 
WOOLLEN TEXTILES: 
Annual Report of the -- for the 

year 1955-56-Laid on the Table. 
Vol. VII, 2549. 

DHANBAD: 
Demand for Grants, 1956-57: 

Ministry of Commerce and In-
dustry: 
Motion to reduce the Demand. 

Need for establishing I! 
steel plant in the Sindri 
and Mabuda areas of the 
-- SUb-district. 

Vol. III, 5195-5217, 5220, 
5223-32, 5237-5303, 

5366--85. 
Other Civil Works: 

Motion to reduce the Demand. 
Nee'd for electrifieation of 

work-charged staff quar-
ters at --. 

Vol. III, 4321-53, 4359, 4361--
96, 4400--16. 

DHAR-UDAMPUR ROAD: 
Demands for Grants, 1956-57: 

Other Civil Works: 
Motion to reduce the Demand: 

Grant of compensatory 
allowance to the work-
charged s~ employed 
on --. 

Vol. UI, 4321-53, 4355, 4361-
96, 4400-·16. 

DHULEKAR, SHRI: 
Demands for Grants, 1956-57 p.::r-

taining to the Ministry of Ex-
ternal Affairs and motions to 
reduce the Demands. 

Vol. UI, 3643. 

DHULEKAR, SHRI: contd. 

Demands for Grants, 1956-157 per 
taining to the Ministry of HeaIlIa 
and motions to reduce the-
Demands. 

Vol. nI, 4293-4801, 
431M. 

Motion re Report of Government 
Inspector of Railways on de-
railment of 319 Down ExpreKS. 

Vol. X. 20ft. 

States Reorganisation Bill: 
Consideration of clauses. 

Vol. VI, 1869, 1871. 

DHUSIYA, SHRI: 

All India Kbadi and Village 'In-
dustries Commission Bill: 
Motion to consider. 

Vol. VIII. 5274. 

Calling Attention to Matter of 
Urgent Public Importance: 
Effect of drought on cropS ia 

Bihar and Eastern U. P. 
Vol. VII, 3418. 

General discussion of the Gen<::raJ 
Budget, 1956-57. 

Vol. II, 2678. 

Indian Adoption of Children BiB 
(by Shrimati Jayashri): 
Motion to consider. 

Vol. V, 8943-41. 

Suppression of Immoral Trafllc ia 
Women and Girls Bill: 
Motion to consider as reportecl 

by Select Committee. 
Vol. IX, 158f. 

DIGAMBAR SINGH, SHRI: 

Agricultural Produce (Develop-
ment and Warehousing) Corpo-
rations Bill: 
Motion to consider. 

Vol. V. 7973-71. 
Demands for Grants. 1956-57 oer-

taining to the Ministry of rood 
and Agriculture and motions to<-
reduce the Demands. 

Vol. m, 47915--48ft. 
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DtGAMBAR SINGH, SRRI: contd. 
Den1ands for Grant.. 1956-157-

Railways and Motion. to reduce 
the Demands. 

VoL n, 2153-118. 
Life Insurance Corporation Blli: 

Motion to refer to Select Com-
mittee. 

_ VoL II, 3101-06. 
Kesolution re Second Five Year 

Plan. 
Vol. VIII, 7057-85. 

Dm~ PRINCW~ OF 
STATE POLICY: 
Resolution re appointment of 

eommittee on working ot --. 
Vol. VIII, 11115-52, 5156-

72. 
Dilcipline and Appeal Rules: 

Demands for Grants, 19:;6-117-
Railways: 
Railway Board: 

Motion to .reduce the Demand: 
Need for revision of the--

guaranteeing right of per-
sonal hearing and proper 
enquiry before punish-
ment. 
Vol. II, 1899-1932, 1939, 

1970-2040. 
lMDASE(S) : 

Demands for Grants, 19118-57: 
Ministry ot Labour: 

Motion to reduce the Demand: 
Need for introducing pro-

tective measure against 
occupational -- in shel-
lac industry. 

Vol. III, 4827-87, 4890, 
4894 - -4933. 

Demands tor Grants, 1956-57-
'!'ravancore-Cochin: 
Public Health: 

Motions to reduce the Demand: 
Failure of Government to 

take adequate stc:ps to 
prevent epidemics of 
small pox, enteric fever 
and other fatal --. 

Vol. V, 8297, 8314-46. 
Lack of a co-ordinated 

.cheme for a complete 
stUdy of -- caused by 
malnutrition. 

Vol. V, 8286, 8314-48. 

DISPENSARY(IES) : 

See "HOspitals and Dispensaries". 

DISPLACED PERSON(S): 

Call1n& attention to Matter .t 
Ur,ent Public Importance: 

InftUx of - into Tripura. 
Vol. VOl, 6794-15. 

Rehabilitation of reluceas tr«* 
East Pakistan in Tripura. 

Vol. n, 2530-11. 

Demands for Grants, 19116-57: 
Capital Outlay of the Ministty 

of Rehabilitation: 

Motions to reduce ike 
Demand: 

Need to expedite the C.,u-
truction of building .. 
roads, camps, homes and 
infirmaries for -- ia 
Tripura by increasing the. 
amount of aid. 
Vol. m, 3871-3916, 3911-

57, 4014-84. 

Need to give aid tor CODa-
truction ot schools and 
colleges started by 
in Tripura. 

Vol. III, 3871--3916, 3919-5', 
4014-H. 

Need to give aid to Agar-
tala Municipality to build 
the Bar-tala Bazar erect-
ed by -- at A,artal •. 
Tripura. 

Vol. III, 3871--3918, 
3919-57, 4014-14. 

Need to give 
Transport 
tormed by 
pura. 

aid to Motor 
Associationa 

in Tri-

Vol. III, 3871--3916, 3919-57, 
4014-H. 
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DISPLACED PERSON (5): contd. 

Demands for Grants. 1956-57: conte:!. 
E:xpen.diture an Displaced. per-

sons: 
Motions to reduce the Demand: 

Bureaucratism in the func-
tioning of the Rehabilita-
tion Department of Tri-
pura. 

Vol. III, 3870, 3871-3918, 
3917, 3919--57, 401f--94. 

Need for establishin, town-
ship colonies at Taliamhra, 
Malagaar, Belonia and 
Nutannagar. 

Vol. III, 3870, 3871-3916. 
391'7, 3919-57, 4014-94. 

Neeli for ppeniDJ pf tJ'~it 
ca~p!> and im.pro~, the 
conditions of (~e eXisting 
camps. 

Vol. III, 3870, 3871-3916, 
391'7 •• 19-57, 

4014-94. 
Need for paying compensa-
· tion to -- before 1957 

for immovable ·property. 
Vo!. III. 3870. 3871-39]6, 

3918, ~919--57, 4014-94. 
Need· for speedy disposal ot 

the loan petitions under 
Contributory Housing 
Scheme tor the -- in 
Tripura. 

Vol. III, 3870, 3871-3916, 
3918, 3919-57, 4014-94. 

Need to extend to v1Ilage 
· areas, industrial loans of 

higher categories tor the 
-- in Tripura. 

Vol. III, 3870, 3871-3916, 
3918, 3919-5'7, 4014-94. 

Need to form an advisory 
· body representing all 
shades of opinion to advise 
on the rehabilitation work 
in Tripura. 

Vol. III, 3370, 3871-3916, 
3917, 3919-57, 4014-94. 

Need to give adequate 
amount of loans to the co-
oPerative societies fonned 
by the retugees in Tri-
pura. ' 

Vol. III, 38'70, 3871-3916, 
8918, 3919--57,' 4014-94. 

I 
I 

\ 

I 
I 

I 
\ 

DISPLACED PERSON(S): cameL 
Demands lor Grants, 1956-51: c~. 
E~enditure op Displaced re~s: 

contd. 
Motion to reduce the Demand: 

ccmtd. 
Need to increase the 

amount of all cate,ories 
of·· available loans for old 
and new retugees in rri-
pura. 

Vol. III, 3870, 3871-3916, 
3918! ~IU9-57, 4Gl~. 

Need to provide land and 
monetary aid to the--
of Maslichera camp who 
lett it on ·being attacked 
by wild beasts. 

Vol. III, 3870, 3871-3916, 
3917. 3919-57, 401~94. 

Need to speed up the grant-
ing ot temporary scheme 
loans to -- in Tripura. 

Vol. III, 3870, 3871-3916, 
3918, 3919-57, 4014-04. 

Need to start small scale in-
pustries to provide em-
ployment to the refugees 
In Tripura. 

Vol. III, 3870, 3871-3916, 
3918, 3919-57, 4014--84. 

Need to s~op ejec~~nt of-
. frqJD . the land on 

wq.ich they hll.ve alread7 
~ttled. 

Vol. III, 38.70, ~871-3916, 
,917, 3919-57, 4014-94. 

Rehabilitation of non .. 
claimants and smalling the 
number of instalments to 
complete price of housea 
and shops allotted to 
them. 

Vol. III, 3870, 3871-3918, 
3919-67, 4014-M. 

Ext!!!m.al Affairs: 
Motion to reduce the Demand: 

Continuous abnormal inftux 
of Hindus from Pakistan. 

Vol. Ill, 38'10, 3871-3916, 
3708, 3729-88, 3784, 

3'184-75 . 
•.... _._-_._ •.. _-----
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DISPLACED PERSON (S): contd. 
Demands for Grants, 1956-57: cOlltd. 

Ministry of Food and Agnc ... -
ture. 
Motion to reduce the Demand: 

Need to give financial aid 
to the existing fisheries 
started by the tribal people 
and -- in Tripura. 

Vol. III, 4704-05, 4706-30, 
4739, 4743-4619. 

Ministry of Rehabilitation: 
Motion to reduce the Demand: 

Exemption of -- from 
payment of forest taxes. 

Vol. III, 3870, 3871-3916, 
3919-57, 4014--94. 

Need to ensure that loans 
granted are actualJy made 
available to --. 

Vol. Ill, 3870, 3871-3916, 
3919--57, 4014--94. 

Need to guarantee the sup-
ply of eorrugated iron 
sheets to the -- who are 
given housing loans. 
Vol. III, 3870, 3871-3916, 

3917, 3919--57, 4014-94. 
Need to provide drinking 

water in the colonies 
of--. 

Vol. III, 3870, 3871--3916, 
3919--57, 4014--94. 

Need to provide increased 
amount of housing loan 
to -- in Tripura in 
colonies and elsewhere. 

Vol. III, 3870, 3871-3916, 
3919--57, 4014--94. 

Need to stop realising loans 
from -- in Tripura. 

Vol. III, 3870, 3871-3916, 
3919--57, 4014--94. 

Tripura: 
Motibns to reduce the Demand: 

I 
I 
\ 

\ 

I 
COndition of - of Nahal 

Chandra NagMlr in Tri-
pura. 

Vbl. m, 4938--58, 4961-
5028, 5047, 5051-5110, I 

5113-28. 
Fall1l1'e to provide monetary I 

atid lnd other assistance I 
to trlbal refugees. I 
Vol. III, .S8-58, 4961- \ 

5018, 5046, 5051-5110, 
5113-28. 

DISPLACED PERSON(S): contd.· 
Demands for Grants, 1956·57: contd. 

Tripura: contd. 
Motions to reduce the Demand: 

contd. 

, 

Mal~actices in distributing 
aid to refugees of N ehal 
Chandra Nagar who were 
badly affected by beavy 
storm last year. 

Vol. Ill, 4938-58, 4961-
5028, 5047, 5051-5110, 

5113-28. 
Need to make proPer sur-

vey of the cultivable khaa 
land and take census 01 
tribal joomias and land 
less -- anei landlesa 
agncultural workers in Trl-
pura. 

Vol. III, 4938-58, 4961-
5028, 5041, 5051--5110, 

15113-28-
Need to provide Ole agricpl-

tural loan to -- before 
ploughing season. 

Vol. III, 4938-58, 4961-
5028, 5044, 5051-5110, 

5113-28. 
Motion to reduce the Demand: 

Undeslirability of establish-
ing non-tribal displaced 
persons' colonies at Nal-
kata and Chaiterita in 
Tripura. 

Vol. III, 4938-58, 4961-
5028, 5042, 5051-5110, 

5113-28. 
Demands for SupplementarJ 

Displliced Per-
Grarits, 1955-56: 
Expenditure on 

sons: 
Motion to reduce the Deinand: 

Adjustment of amounts out-
standing from previoua 
teats. 

Vol. I, 1288-1301:. 
itxhorbtta'nt ratell ot! .,hich 

evacuee and Ooverftment 
built properties are aue-
Uorie8. 

Vol. I, lUI-Iso. 
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DISPLACED PERSON(S): conte!. 
Demands for Grants, 1956-57: contd. 
Tripura: contd. 

Motions to reduce the De-
mand: contd. 
Slow progress in rehabilita· 

tion schemes and improve-
ment of living conditiolUl 
in camps. 

Vol. I, 1292-1304. 
Slow progress at dispersal 

from camps to rehabilita-
tion sites. 

Vol. I, 1285-·1304. 
Demands for Supplementary 

Grants, 1956·57: 
Expenditure on Displaeed Per-

sons: 
Motion to reduce the Demand: 

Unsatisfactory procedure in 
dispersal from camps to 
places of rehabilitation. 
VoL X, 3346-63, 3366-79. 

Ministry ot Rehabilitation: 
Mation to reduce the Demand: 

Unsatisfactory condition of 
refugees at Sealdah sta-
tion and failure of officers 
staft to deal with it. 
Vol. X, 3346-63, 3366-78. 

'Half-an-hour Discussion re flood 
a1!ected -- in Agartala. 

Vol. VII, 3394--3408. 
Statement re exodus of Hindus 

from East Pakistan. 
Vol. V, 925~1. 

DISPLACED PERSONS (COM-
PENSATION AND REHABILITA-
TION) ACT, 1954: 
Notification under -- Laid on 

the Table. 
Vol. VI, 493. 

DISPLACED PERSONS (COM-
PENSATION AND REHABILITA-
TION) AMENDMENT BILL: 
8 .. under "Bill(s)". 

DISPLACED PERSONS (COM-
PENSATION AND RJ:lIABn.rrA-
TION) RULES, 1955: 
Amentlmellt to - Lai4 on tlae 

'l'abM. 

DISPLACED PERSONS (COMPEN-
SATION AND REHABILITATION) 
RULES, 1955: contd. 
Message from Rajya Sabha con-

curring with the motion for 
modification of --, as passed. 
by Lok Sabha. 

Vol. VIII, 4877-11. 
Moton re --. 

N otUlcationa 
amendments 
Table. 

Vol. Vll, 3957-4058. 
making certaia 

to -- Laid on the 

Vol. I, 4-M. 
Yol. In, 3719. 
Vol. V, 9571. 

IX, 3Ge. 

DISTRICT ADMINISTRATION .AND 
MISCELLA~olEOUS: 

Demands for Grants, 1956-5'1-
Travancore-Cochin. 

Vol. V. 8262·63. 8284.. 
8314---tT. 

Motions to reduce the Demand: 
Difficulties in getting coplta 

of documents. 
Vol. V. 8284, 831~. 

Disparity of pay amont 
officers doing same work 
in I.A.S. cadre and State 
cadre. 

Vol. V. 8292. 8314-41. 
Failure of the Government 

to look after under-trial 
prisoners properly. 

Vol. V. 8284. 8314-t8. 
Failure of the Magistr~ 

to protect the accused held 
in police custtody from 
being subjected to brutal 
torture. 

Vol. V, 8284, 8314-41. 
Failure of the Magistracy to 

put on end to pollee 
excesses. 

Vol. V, 8284, 8314-48. 
Failure to absorb the COD-

tingent staff in perma-
nent strength. 

Vol. V. 8292. 8314-48. 
Inadequate payment to em-

ployees ot 8ub-treasuri. 
tor doing overtime work. 

VoL V. 1284. 831~. 
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DISTRICT ADMINISTRATION AND 
MISCELLANEOUS: contd. 
Demands' for Grants, 1956-5'1-

Travancore-Cochin: contd. 
Motion to reduce the Demand: 

conte!. 
Low pay of menials. 

Vol. V, 8292. 8314-46. 
Low pay scales of clerks, 

typists, peons and daftriea, 
mochies, gardeners and 
other low paid employees. 

Vol. V, 8292, 8314-46. 
Policy regarding recru1t-

ment and promotion of 
Magistrates. 

Vol. V, 8284, 8314-48. 
Uses to which the Travan-

core-Cochin House 1n 
New Delhi is put. 

Vol. V, 8292, 8314-46. 
Demands for Grants on Account, 

1956-57-Travancore-Cochin. 
Vol. III, 3855. 

DIVIDEND PAYABLE TO GENE-
RAL REVENUES: 
Demands for Excess Grants, 1951-

52-Railways. 
Vol. II. 2305-411. 

Vol. V, 8292, 8314-46. 
Demands for Grants, 1956-57-

Railways. 
Vol. II, 2280-97. 

Demands for Supplementary 
Grants, 1955-50-Rallways. 

Vol. II, 2303-45. 

DIVISION(S); 
Bihar and West Bengal (Transfer 

of Territories) Bill: 
Amendment to clause No.3, 

(Negatived). 
Vol. VII, 3659-60. 

Central Excises and Salt (Amend-
ment) Bill: 
Motion to consider (adopted). 

Vol. VIII, 5478-82. 
Constitution (Ninth Amendment) 

Bill: 
Motion 10 consider as reported 

by Joint Committee. (Adopt--
. ed). 

Vol. VIII, 5837-42. 

DIVISION(S): contd. 
Constitlltion (Ninth Amendment) 

Bill: contd. 
Consideration of clauses: contd. 

Consideration of clauses. 
Clauses 2, 3 and 4 (as amend-
ed); clauses 5, 6, 7; Clause I 

(as amended); Clauses 9, 11 
and 12; Clause 13 (81 

amended); Clauses 14, Ii 
and 16; and Clause 11 

(adopted, as amended). 
Vol. VIII, 5801-08. 

Clause 10 (adopted). 
Vol. VIII, 5805-10. 

Clause 17 (as amended); 
clause 18; clause 19 (81 
amended); clause 20; claus--
es 21, 22, 23 (as amended); 
clauses 26, 27, 28 and 2IJ; 
and the Schedule as amend-
ed. (adopted). 

Vol. VIII, 11053-51. 
Clause 24 (adopted, as amend-

ed). 
Vol. VIII, 6057-111. 

Motion to pass, as amended 
(adopted) . 

Vol. VIII, 6071-75. 
Constitution (TE!\Ilth Amendment) 

Bill: 
Motion to consider as reported 

by Joint Committee (adopted). 
Vol. V, 9953-58. 

Consideration of clauses. 
(Clauses 2, 3 and 4 adopted). 

Vol. V, 9971-711. 
Motion to pass, as amended 

(adopted). 
Vol. V, 9975-71. 

Industrial Disputes (Amendment 
and Miscellaneous Provisions) 
Bill: 
Consideration of clauses. 

[Amendment to·· clause 2Z 
(negatived) .J 

Vol. VI, 797-91. 
Life Insurance Corporation Bill: 

Consideration of clauses. 
(Amendment to clause 21 

negatived) • 
Vol. V, 9233-35. 

Motion 're working of Preventlye 
Detention Act: 
Amendment to the motion 

negatived . 
Vol. V, 10121-M. 

~ .~.-------------------
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DIVISION (S) : contd. 

RepreRell1tation of the, People 
(Seeor.d Amendment) Bill: 
Consideration of clauses. 

Vol. V, 8807-08. 
Resolution re enquiry into work-

ing of Income Tax Department. 
(negatived) . 

Vol. VI, 483-84. 
Resolution re Presidents' Procla-

mation re Travancore-Cochin 
(adopted, as amended). 

Vol. 1Il, 3851-M. 
States Reorganization Bill: 

Amendment to clause Nos. 8 to 
10 (adopted). 

Vol. VII. 25,61--60, 
Amendment to insert new 

clause No. 15A. (negatived). 
Vol. VII, 2658-60. 

DIWAN, SHRI R. S.: 
Demands for Grants, 1956'-57 per-

taining to the Ministry of Irri-
gation and Power and motions 
to reduce the Demands. 

Vol. III, 4154-57. 
States Reorganisation Bill: 

MoUe.n to consider as repolted 
by Joint Committee. 

Vol. VI, 1637-39. 
Consideration of clauses. 

Vol. VI, 1710, 1718-19, 
1765, 1821-22, 1860--62, 

1959-60, 2046. 

DOHAD: 
Demands for Grants, 1956-57-

Railways: 
Miscellaneous Expenditure: 

Motion to reduce the Demand: 
Godhra-Dohar-Ratlam dou-

bling preliminary engi-
neering survey. 

Vol. II, 1899-1932, 1948, 
1970-2040. 

oaAINAGJ!!: 
Demands for G-ra:hts, 1956':'97: 

Agriculture: 
Mo~ion \0 reduce the Demand: 

Need to encourage the farm-
ers willin, td develop bW-sby 

land, by pro*icl1ng proper 
ctHtinaie. 

Vol. III, 4704, 471J5, 4706---30, 
-. 4738, 4743-4819. ... ~ .. -~ . ---------------------

DRUGS AND 
CALS: 

PHARMACEtTTI-

Annual report of the Develop-
ment Council for Phamaceuti-

h ~I cals and Drugs for t e year 
1955-56-Laid on the Table. 

Vol. VII, 2549. 

Demands for Grants, 1956-57~ 
Other Civil Works 

Motiott to reduce the Demand: 
:tallure to suppl,. eost17 

medieine!l to the workert 
at c.P.W.D. dispensariea. 

Vol. III, 4321-53, 4380. 
4361--98, 4400--18. 

Demands for Grants, 1956-57-
Travanc0t:e-Cochin: 

Medical: 

Motions to reduce the Demand: 
Inadequacy of medicines in 

all hospitals and dispen-
saries. 

Vol. V, 8305,8314-46. 

Inadequacy of medicines in 
the Medical College. 

Vol. V, 8274, 8314-48. 

See also "Herbs, Medicinal". 

DUBE, SHRI MULCHAND: 

Administration of Evacuee Pro-
perty (Amendment) Bill: 
Motion to consider and amend-

ment to refer to Select Com-
mittee. 

Vol. IX, 1089-70~ 

COnsideration of clauses: 
trol. tx, 1134, 1140, P41,. 

Hid-4&. 

Code of Civil Procedure (Amend-
ment) Biii: 
Motion to pau, as ameticfed. 

Vol. IX, 7G-7t~ 
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DUBE, SHRr MULCHAND: contd. 
Demands for Grants, 1956-57 per-

taining to the Ministry of 
Transport and motions to re-
duce the Demands. 

• Vol. II, 3480-83. 

Finance Bill: 
Motion to consider. 

Vol. IV, 5773 

I'lnance (No 2) Bill: 
'Motion to consider. 

Vol. X, 2713-18. 

Finance (No.3) !Sill: 
Motion to consider and amend-

ment to refer to Select Com-
mitte. 

Vol. X, 2713-18. 

General discussion of the Railway 
Budget, 1956-57. 

Vol. II, 1662--65. 

Hindu Adoptions and Maintenance 
Bill (as passed by Rajya Sabha): 
Motion to consider. 

Vol. X, 2922-26. 

Consideration of clauses. 
Vol. X, 2996-97, 3009. 

Hindu Succession Bill (as passed 
by Rajya Sabha): 
Consideration of clauses. 

Vol. IV, 6968, 7127, 7130, 
7209--11, 7464, 7481, 
7491-92, 7520--22, 
7545, 7609, 7610, 
7615--17, 7634, 7645, 
7646. 

Indian Medical Council :gill (as 
passed by Rajya Sabha): 
Motiort tb conSiiier. 

\t01. X, 2404-05. 

Industries (Deve1opment and 
Regulation) Amendment Bill: 
Motion to pass as amended. 

Vol. xX, 285-86, Ia93. 

DUBE, SHRI MULCHAND: contd. 

Leave of absence granted to -. 
Vol. VIII, 69114. 

Life Insurance Corporation Bill: 
Motion to refer to Select Com-

mittee. 
Vol. II, 3075-77. 

Motion re Report of Government 
Inspector of Railways On derail-
ment of 319 Down Express. 

Vol. X, 1993. 

National Volunteer Force Bill: 
Consideration of clauses. 

Vol. VIII, 4775-76. 

Repres\eJ11tation of the People 
(Second Amendment) Bill: 
Motion to consider, as reported' 

by Select Committee. 
Vol. III, 8435-39, 8480, 

8481. 

Consideration of clauses: 
Vol. V, 8731, 8745-47. 

States Reorganisation (Amend--
ment) Bill: 
Motion to pass as amended. 

Vol. IX, 668. 

DUBE, SHRI U. S.: 

Leave 01 absence granted to -. 
Vol. II, 2915-18. 

Vol. V, 7730 •. 

DUNGARPUR: 

Dtunancb for Grarits, 19~-157-
Railways: 
Miscellai'lfious Expenditure: 

Motion to reduce the pemand: 
UiillnaJinat.ive expenditure-on the Dungarpur-Ratlam 
(via Banswaril) Urie. 

Vol. II, 1899-1932 .. 
1947, I1m-!840 .. 



INDEX TO Wit SABHA DEBATJ:8--PART D --------------- ._---------_._-------
DURGAPUR STEEL PLANT: 

Demands for Grants, 1956-57: 
Ministry of Iron and Steel: 

Motion to reduce the Demand: 
Rehabilitation of persons to 

be evic~d for the estab-
lishment of a steel plant 
at Durgapur. 

Vol. m, 5131-91. 

IDUTT, SHRI A. K.: 

States Reorganisation Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. IV. 6157-51. 

IDWIVEDI, SHRI M. L.: 
_ Arrest of Shri H. V. Kamath. 

Vol. VII. 3412. 

<Code of Civil Procedure (Amend-
ment) Bill: 
Omission 01 section 87B 

(By Shri M. L. Dwivedi): 
Motion· for leave to introduce. 

Vol. VII, 2848. 

Motion to consider. 
Vol. X, 4031-44. 

-Committee on Private Memben" 
Bills and Resolutions: 
Motion 1'e Forty-thkd Report: 

Vol. I, 102-03. 

'Constitution (Ninth Amendment) 
Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. IV, 6581. 

Demands for Grants, 1956-57 per-
taining to the Ministry ot 
Education and motions to reduce 
the Demands. 

Vol. m, 5432-39. 

-General discussion of the Genera> 
Budget, 1956-57. 

Vol. n, 2474-82. 

National Development (People'. 
Participation) Bill (by Shri M. 

-L Dwivedi): 
Motion f~ lean to introduce. 

Vol. II, 21M. 

DWlVEDI. SHRI M. L.: eontd. 

Point of procedure re leakage ef 
Budget, 1956-57. 

Vol. U. 1_ 

Proceedings of Legislatures (PM-
tection of Publication) Bill: 
(By Shri Feroze Gandhi): 

Motion to consider and amend· 
ment to refer to Selea 
Committee. 

Vol. III, 4634, ... 

Resolution re: Industrial Serrifft 
Commission. 

Vol. I, 99-100, 144. 1 .... 
147-49, 10 •. 

States Reorganisation Bill: 
Motion to refer to Joint Coa-

mittee. 
Vol. IV .... 

B 

EACHARAN, SHRI I: 

Personal explanation by. 
Vol. X. 4G8f. 

Resolution re President's P.roclama-
tion ret Kerala. 

Vol. IX. 1731-31. 

Scheduled Castes and Scheduled 
Tribes Orders (Amendment) Bill: 
Mot jon to consider and amend-

ment to circulate. 
Vol. VIII, ClI05 .... 

Consideration of clauses. 
Vol. vm, N-. 

States Reorganisation Bill: 
Consideration of clauses. 

Vol. VI. 171 •. 

EARTHQUAKE: 
Calling Attention to Matter .t. 

Urgent Public Importance: 
Earthquake in Kutch. 

Vol. VI, 811-It. 

EASTERN RAILWAY: 
See "Railway, Eastern". 

------------------~~~~-------------.-----
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IlCONOMIC SITUATION: 
Statement Te -- and taxation 

proposals. 
Vol. IX, 1637--51. 

,EDUCATED UNEMPLOYMENT: 
See "Unemployment". 

EDUCATION: 
Demands for Grants, 1956-57. 

Vol. III, 538'1-5423, 5427-82, 
5483. 

Education: 
Motions to reduce the Demand: 

Defects in administration of 
National Archives. 
Vol. III, 5388-5423, 5427, 

5428-82. 
Irregularity in payment of 

central scholarships to 
students belonging to sche-
duled castes, scheduled Tribes 
and other backward classes. 
Vol. III, 5388-5423, 5427, 

5428-82. 
Service conditions of laboratory 

helpers in the Indian Insti-
tute of Technology, Kharag-
pur. 
Vol. III, 5388-5423, 5427-82. 

Manipur: 
Motion to reduce the Demand: 

Need for free and compulsory 
primary -- to tribal 
people. 
Vol. III, 

5028, 
4938-58, 4961-

5035, 5051-5110, 
5113-28. 

Ministry of Education: 
Motion to reduce the Demand: 

Danger of lowering the stand-
ard of large. number ot 
schools in the process of re-
construction of secondary -. 

Vol. m, S38Pr-5423, 5426, 
5428-82. 

Development and expansion of 
basic-. 
Vol. III, 5388-5423, 5425, 

5428-·-82. 
Discrimination in making 

grants to social centres. 
Vol. m. 5388-5423, 5425, 

S428~. 

EDUCATION: contd. 
Demands for Grants, 1956-57: eOfttd. 

Ministry of Education: contd. 
Motion to reduce the Demand: 

contd. 

Failure of Governmf".nt to live 
sufficient number of scholar-
ships to Andhra students for 
technical - abroad. 
Vol. III, • 5388-5423, 5424, 

5428-82. 

Inadequacy of measures to 
carry out the Directive Prin-
ciple of the Constitution witk 
regard to the provision tor 
introduction of free and com-
pulsory primary education. 
Vol. III, 5388-5423, 5424, 

5428-8;Z. 

Inadequate provision for educa-
tional development in Second 
Five Year Plan. 
Vol. III, 5488-5423, 5425, 

5423--82. 
Reorganisation of educational 

systems. 
Vol. III, 5488-5423, 5425, 

5428-82. 

Tripura: 
Motion to reduce the Demand: 

Failure to absorb tribals in 
Social Education Service. 

Vol. 1'1, 4938--58, 4961-
5028, 5047, 5051-5110, 

5113-28. 
Demands for Gants on Account, 

1956-57. 
Vol. II, 2219, 2221. 

Demands for Grants, 1956-57-Rall-
ways: 
Ordinary Woking Expen8~ 

Labour Welfare: 
Motion to reduce the demand: 

Provision for -- of child-
ren of railway employee8 
on Western Railway. 

Vol. II, 2134-56, 2161, 
2162-64,2251-85. 

Demands for Grants, 1956-57-
Travancore-Cochin: 

Vol. V, 8264, 82'12-'14, 82111, 
8295, 8305, 8314-47, 834'1-U. 
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EDUCATION: EDUCATION: contd. 
Demands for Grants, 1956-57-

Demands fur Grants, 1956-57-Tra- Travancorc-Cochin: contd. 
vancore-Cochin: contd. Motion to reduce thl' DClTUUld: 
Motion to reduce the Demand: contd. 

Educational policy of the Gov- Policy in the matter of pres-
ernment of the State. crib:ng text books. ~ 

Vol. V, 8265, '8314-46. Vol. V, 8273, 8314--48. 
Inadequate provision for athIe- Labour and Miscellaneous: 

Motions to reduce the Demand: 
tic and other sports organisa- Failure of Government to make 
tions and for games and 
athletics in schools. the management in the plan-

tation industry to provide 
Vol. V, 82'/3, 8314-46. educational and recreational 

Inadequate provision for re- facilities to the children of 
search work. workers. 

Vol. V. 8273, 8314-46. Vol. V, 8312, 8314-46. 
Lack of any c.ffective control Failure of Government to 

over the mismanagement of provide even the minimum of 
private colleges. educptional facilities for the 

"lol. V, 8273, 8314,-46. children of Plantation wor-
Lack of hostel facilities in the kers. 

S f 11 t d t Vol. V, 8312, 8314-46_ 
tate or co ege s u en s es- Inadequate provision of housing 

peclally those in private- and __ for scheduled castes 
owned colleges. and Tribes. 

Vol. V, 8295, 8314-46. Vol. V, 8281, 8314--48. 
Necessity for starting more Demands for Grants on Account. 

fishery schools. 1956-57-Travancore-Cochin. 
Vol. V, 8273, 8314-46. Vol. III, 3856. 

Nl"cessity to absorb menials in EDUCATION DIRECTORATE, TRI-
the perm-anent service with PURA: 
improved conditions of wOO'k Demands for grants, 1956-57: 
and pays. Tripura: 

Vol. V, 8272, 8314-46. Motions to reduce the Demand: 
Necessity to declare thE: contin- Appointment of Social Educa-

gency staff as permanent with tion Service Workers by 
retrospective effect from the Education Directorate of 
date of the beginning of con- Tripura. 
tinous services. Vol. 1m, 4938-:58, 4961-

Vol. V, 8274, 8314-46. 5()28, 5048, 5051-5110, 
Necessity to raise the pay scales 5113-28. 

of primary school teachers and Attitude of Education Direc-
graduate teachers. • torate of Tripura towards 

. Vol. V, 8305, 8314-46. the school-managing com-
Necessity to raise the pay scale mittees of rural areas, parti-

of primary school teachers cularly tribal areas. 
and make all tempOO'ary Voi. ut, 4938-58, 4961-
teacbers permanent, with re- 5028, 5049, 5051-
trospective effect from the D110, 5113-28. 
date of beginning of their con- Ineftlciency in Itducation Direc-
tbiU()US serVice. torid~ in 'l'ripura. 

Vol. V, 8273, 8314-46. Vol Ill, 4938-52, 4981-
Need for better scale of pay to 6028, ~5, 5051-5110, 

gradum. Qaehers and to make "~""" 5113-28. an tfbnpijfMry teacti!rs perma- EDUCATION, MINISTRY OF: 
.. bent. Demands for Grants, 1956-51: 

Vol, V, 9273, 8314-46. Vol. In, 5387--6481. 
-...:..:..~~--=-:......;-.-------------- .. --.----.- .. 
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TWELITH TO FOURTEENTH BEfiSIONS, 1956 

EDUCATION, MINISTRY OF: contd. 
. Demands for Grants, :956-57: contd. 

Motions to reduce the Demand: 
'Administration of University 

Grants Commission. 
Vol. III, 5388-5423, 5426, 

5428-82. 
Anomalies in pay scales of 

teacher in Centrally-admi-
nistered Universities. 

Vol. III, 5388-5423, 5426, 
5428-82. 

Danger of lowering the sf.andard 
of large number of schools in 
the process of reconstruction 
of secondary education. 

Vol. III, 5388-5423, 5426, 
6428-82. 

Delay in employment of 
teachers under the programme 
to relieve educated un-
employment. 

Vol. III, 5388-5423, 5425, 
5428-82. 

Delay in payment of scholar-
ships to Scheduled Castes and 
Scheduled Tribes. 

Vol. III, 5388-5423, 5426, 
5428-82. 

Development and expansion of 
.basic education. 
Vol. III, 5388-5423, 5428-82. 

Discrimination in making grants 
to Social Education Centres. 

Vol. III, 5388-5423, 5425, 
5428-82. 

Disregard of interests of teach-
ing staff in secondary as well 
as primary stages. 

Vol. III,' 5388-5423, 5424, 
5428-82. 

Disregard of the Sanskrit and 
liindi Institutions running 
mostly on oriental lines. 

Vol. III, 5388-5423, 5424, 
5428-82. 

Failure of Government to enlist 
co-operation of Members of 
Parliament in implementing 
schemes under Social Welfare 
Board. 

Vol. III, 53811-5423, 5424, 
M28-8Z. I 

Failure of Government to give I 
sufficient number of scholar-

EDUCATION, MINISTRY OF: contI!. 
Demands for Grants, 1956-57: COfttd . 

Motion to redu(~e the Demand: 
contd. 

ships to Andhra students for 
technical education abroad. 

Vol. III, 5388-5423, 5424, 
5428-8%. 

Failure of Government to rE'-
store India House Library. 

V~l. III, 5388-5423, 5426, 
5428-8Z. 

Implementation of recommenda-
tions of Secondary Education 
Commission. 

Vol. III, 5388-5423, 5426, 
542s-c12. 

Inadequacy of measures to 
carry out the directive princi-
ple of the Constitution with 
regard to the provision for 
introduction of free and com-
pulsory education. 

Vol. III, 5388-5423, 542-4; 
542s:-82. 

Inadequate provision for educa-
tiopal development in Second 
Five Year Plan. 

Vol. III, 5388-5423, 5425, 
5428-82. 

Indiscipline and disregard of 
national moral standards by 
students. 

Vol. III, 5388-5423, 
5428-82. 

Living conditions of teachers. 
Vol. III, 53811-5423, 5425, 

5428-82. 
Necessity of setting up an All 

India Primary Education 
Commission. 

Vol. III, 5388-5423, 5424, 
5428-82. 

Need for advan.:'(' planning for 
technical m2:1 as an inter-ral 
part of overall planning for 
the country. 

Vol. III, 5388-5423, 5427, 

NI'f:d fer 
colleges. 

542S--a. 
larger grants to 

Vol. III, 5388-5423, 5428, 
5428-82. 

Policy with regard to grants to 
.,ubijc ScpopIs. 

Vol. III, 5388-5423, 5424, 
5428-82. ---' --_ .. _ ........... _----. ---' -"_-'-_. --._-----_ .. _._ .. -------_.- _ .. _. 
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EUCATION, MINISTRY OF: contd.· 
Demands for Grants, 1956-57: contd. 

Motion to reduce the Demand: 
contd. 
Reorganisation of eaucational 

systems. 
Vol. III, 5388-5423, 6425, 

5428-82. 
Reorganisation of the Ministry. 

Vol. III, 5388-5423, 5426, 
5428-82. 

Reorientation of policies to 
absorb highest princip'les of 
Indian life. 

Vol. III, 5388-5423, 8423, 
5428-82. 

Service conditions of teachers 
employed under the pro-
gramme to relieve educated 
unemplo3'menl 

Vol. m, 5388-5423, 5425, 
5428-82. 

!)emands for Grants on Account, 
1956-57. 

Vol. n, 2219, 2222. 

KDUCATIONAL INSTITUTIONS: 
Demands for Grants, 1956-57: 

Aviation: 
Motions to reduce the Demand: 

Opening of residential schools 
for the children of Civil 
Aviation staff at Madras, 
Bombay, Calcutta and Delhi. 

Vol. II, 3325-85, 3394, 
3396-,.3449. 

Opening of schools in Madras, 
Bombay, Calcutta and Delhi 
for Civil Aviation Depart-
ment staff. 

Vol. II, 3325-115, 3392, 
3396-3449. 

Capital Outlay of the Ministry of 
Rehabilitation: 
Motion to reduce the Demand: 

Need to give aid for cons-
truction of schools and 
colleges started by displac-
ed persons in Tripun. 
Vol. Ill, 3871-3916, 3919-

57, 4014-94. 
Ministry of Education: 

Motions to reduce the Demand: 
Danger of lowering the stan-

dard of large number of 
schools in the process of 

EDUCATIONAL INSTITUTIONS: 
contd. • 
Demands for Grants, 1956-57: cont«. 

Ministry of Education: contd. 
Motion to reduce the Demand.: 

contd. 
reconstruction of secondBlT 
education. 

Vol. m, 5388-5423, S4ZO. 
6428-82. 

Need for larger grants to co)-
leges. 

Vol. III, 5368-5423, 5428, 
6428--Q. 

Policy with regard to grants to 
public schools. 

Tripura: 

Vol. III, 5388-5423, 54M. 
642~2. 

Motions to reduce the Demand: 
Attitude of Education Direc-

torate of Tripura towards the 
school managing committees 
of rural areas, particularly 
tribal areas. 

Vol. m, 493~8, 4961-50za. 
5048, 5051-5110, 

5113-28. 
Failure to establish high Bchoobl 

in the rural areas particularly 
in areas inhabited predomi-
nantly by tribal people in 
Tripura. 

Vol. m, 4938-58, 4961-6028, 
5048, 5051-5110, 

5113-28. 
Failure to provide adequate aid 

to non-government high 
schools situated in the tribal 
areu. 

Vol. m, 4938-58, 4961-5028, 
5045, 5051-5110, 

5113-28. 
Need tor opening technical 

training schools at Agartala. 
Vol. III, 4938-58, 4961-5021 

5049, 5051-5110, 
5113-28. 

Need to recognise the school-
managing committees of rural 
areas of Tripura. 

Vol. m, 4938-58, 4961-5021, 
5049, 5051-5110. 

5113-28. 



TWKLft'B TO roOR'1'£iiNTll 818810111, 1tY 

aoUCATIONAL INSTITUTIONS: 
ocmtd. 
Demands for Grants, 1956-57: eontd. 

Tripura: contd. 
Motions to reduce the Demand: 

contd. 
Need to stop transformation of 

primary schools into basic 
schools in tribal areas of 
Tripura. 

Vol. III, 4938-58, 4961--5028, 
5048, 5051-lmO, 

5113-28. 
Need to take over non-Govern-

ment schools il'UD by tribal 
people in rural areas. 

Vol. m, 4938-58, 4961--5028, 
5048, 5051-5110, 

5113-28. 
Provision for adequate Govern-

ment aid to non-Government 
schools of Tripura. 

Vol. m, 4938-58, 4961-5028, 
5047, 5051--5110, 

5113-28. 
Provision for at least one tribal 

teacher for each prbnary 
school situated in tribal areas 
in Tripun. 

Vol. m, 4938-58, 4961-5028, 
15047, 6051-5110, 

5113-28. 
Provision for supplying tin for 

rooftng etc., to primary 
schools of rural areas of 
Tripura. 

Vol. III, 4938-58, 4961-5028, 
5049, 5051-5110, 

5113-28. 
Demands for Grants, 1956-57-Rail-

ways: 
Ordinary Working Expenses-La-

bour Welfare: 
Motion to reduce the Demand: 

Administration and function-
ing of Railway schools. 

Vol. II, 2134-56, 2162-64, 
2251-85. 

Demands for Grants, 19156-57-
'l'ravaneore-Cochin : 
Aariculture: 

Motion to reduce the Demand: 
Failure to start more fisheries 

and schools for fish-teehno-
1017 and marine Biolol7. 

VoL V, 8279, 8314-46. --_ .. __ •... -.--- ..... ,--_ ..•.. _--_ ..• _ ....... . 

EDUCATIONAL INSTITUTIONS: 
contd. 
Demands for Grants, 1956-57-

Travancore-Cochin-contd. 
Education: 

Motions to reduce the Demand: 

EGYPT: 

Inadequate provIsIon for 
athletic and other sports. 
organisations and for gamea 
and athletics in schools. 

Vol. V, 8273, 8314-46. 
Lack of any effective control 

over the mismanagement of 
private colleges. 

VoL V, 8273, 8314-46 •. 
Lack of hostel facilities in the 

State for College students 
especially those in private-
owned college. 

Vol. V, 8295, 8314-48.. 
Necessity for starting more 

fishery schools. 
Vol. V, 8273, 8314-48 .. 

President's Address: 
Friendship treaty with. 

Vol. I, 4, 13 .. 

ELAYAPERUMAL, SHRI: 
Leave of Absence. 

Vol. V, 7720. 

ELECTION (S) : 
Calling Attention to Matter of Ur-

gent Public Importance: 
Eleetion of a Member to Rajya. 

Sabha from Manipur. 
Vol. IX 1121-21. 

Date of general elections. 
Vol. vm, 6978-71. 

Demands for Grants, 1956-67-
Travancore-Cochin. 

Vol. V, 8262, 8314--48, 
8349, 8351. 

Demands for Grants on Account" 
1958-5'l-Travancore-Cochin. 

Vol. nl, 3855. 
Election of Deputy-Speaker. 

Vol. n, 3038--41. 
Motion "e - of Deputy-Speaker. 

Vol. n, 3038. 
Motion "Ie - of Speaker. 

Vol. n, 1953-M. 
Motions "Ie Representation of the-

People (Conduct of Eleetions anll 
Election Petitions) Rules. 

Vol. X. 3492-3152« .. 



I~D£X TO LOK SABJIA DEBATES-PART II 

ELECTION(S): centd. 
Representation of the Peeple (Con-

duct of Elections and Election 
Petitions) Rules, 1956-Laid on 
the Table. 

Vol. VIII, 6247-48. 
Vel. IX, 486. 

Results of Bye-electiens held since 
the First General Elections upte 
the 31st July. 1955-Laid en 
the Table. 

Vel. I, 290. 

'ELECTiON COMMISSION: 
Metiens for Adjeurnment: 

Refusal ef --r to. recegnise Socia-
list Party ef Uttar Pradesh. 

Vel. IX, 3-4. 

"ELECTION(S) TO COMMI'ITEE(S): 
Metion re electien to.: 

Central Advisery Cemmittee ef 
the Natienal Cadet Cerps. 

Vel. I, 974. 
Delhi Develepment Pl'qvisienal 

Authority. 
Vol. I, 577. 

Estimates Cemmittee. 
Vol. V, 7984-85. 

Indian Council of Agricultural 
Research. 

Vel. VIII, 5816. 
indian Institutien ef Technolegy. 

Khal"agpur. 
Vel. IX, 1805. 

Natienal Feed and Agriculture 
Org·anisatien Liaison CGmmittee. 

Vel. IV, 6955-56. 
.Public Accounts Commit~ee. 

Vel. V, 7985. 
Samsad (Ceurt) of Visva-Bharati. 

Ve1. VIII, 6081-82. 

ELECTORAL ROLL(S): 
Representation ef the Peeple (Pre-

paratien ef Electeral Rells) Rules, 
1956-Laid en the Table. 
. Vol. VI, 625-26. 

ELECTRICAL DIVISION: 
Demands fer Grants. 1956-57: 

Other Civil Werks: 
Metien to. reduce the Demand: 

Failure to. grant he use rent 
allowance to. the work-
charged staff of Building 
Division at Hijli when the 

Electrical Division: contd. 
Demands for Grants, 1956-57-0ther 

Civil Works: 
Motions to reduce the Demand: 

same is being given to the 
work-cl\arged staff under 
the Electrical Division. 

Vo1. III, 4321-53, 4355, 
4361-98, 4400-

16. 

ELECTRICAJ.,. EQUIPMENT: 
Annual Report of the Development 

Council for Light Electrical Indus-
try for the year 19S5-SO-Laid on 
the Table. 

Val. VII, 2549. 
Demands fer Grants, 1956-57: 

Industries: 
Motions t') reduce the Demand: 

Need to set up a factory for 
manufacture of micanite and 
mica insulators in Chota-
nagpur. 

Vol. III, 5195, 
5223-32. 

5217, 5221. 
5237-5303, 

5366-85. 
Need to set up a factory 101' 

manufacturing hydraulic 
turbines, generators and 
heavy electrical equipment 
in Chotanagpur. 
Vol. III, 5195-5217, 5220, 

5223-32, 5237--5303, 
5366-85. 

Report of Tariff Cemmission on 
continuance of protection to power 
and distribution transformer. 
industry and resolution. notifica-
tion and statement of Ministry at 
~ommerce I1-Qd Industry thereo~ 
Laid on the Table. 

Vol. VII, 2547 ..... 
See also "Heavy Electrical Equip-

ment Factery". 
ELECTRICITY: 

Demands for ,Gr~~s, 1956-57: 
Ministry ef Irrigation and Power: 
. ;Motions to reduce the Demand: 

Desirability of nationaijsine 
large private -.-. -' under-
ta~ings such as the Caicutta 
Electric Supply Corporation. 
'VQl. III, 4095, 4096-4142, 

. ~14a-:-85;4186, 4188-
4247. 

-------_ .. __ .. _----_. 



TWJ:Lft'II TO I'O'ORTUN'J'H UUIONB, II. 
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lCLECTRICITY--contd. 
DCmlands for Grants, 1956-57: coutd. 

Need for reducing rates of. 
Vol. nI, 4095, 409~142, 

4148--85, 4186, 4188--
4247. 

Other Civil Works: 
Motion to reduce the Demand: 

Need for electrification of class 
IV statT quarters at Delhi. 

Vol. III, 4321-53, 4359, 
4361-96, 4400-16. 

Need for electrification of 
work-chareed statT quarters 
at Delhi. 

Vol. m, 4321-53, 4359, 
4361-96, 4400-16. 

Need tor electriftcatien of 
work-charged statT quarters 
Ilt Dhanbad. 

Vol. III, 4321-53, 4359. 
4361-96, 4400-18. 

Need for providing street 
lighting in the work-charged 
staff quarters areas in Pusa, 
Queensway and Vinaynagar. 

Vol. III, 4321-53. 4359. 
4361-96, 4400-16. 

Demands for Grants, 1958-57-
Railways: 
Construction of New Lines-

Capital and Depreciation 
Fund: 

Motion to reduce the Demand: 
Slow progress in the 

Buburban electrification 
around Calcutta. 
Vol. n, 1899-1923, 

1949, 1970-2040. 
Ordinary Working Expenses-

Repairs and Maintenance: 
Motion to reduce the Demand: 

Delay in remodelling and 
electrification of Gudur 
Railway Station, Southern 
Railway. 

Vol. II, 2041-78, 2084, 
2089-2133. 

Railway Board: 
Motion to reduce the Demand: 

Slow progress of Calcutta 
Electrification Project. 

109 LSD-I 8. 

Vol. II, 1899-1932, 1943. 
1970-2040. 

ELECTRICITY: contd. 
Demands for Grants on Account, 

1956-S7-Travancore-Cocbin. 
Vol. III, 3858. 

Demands for GrantoS, 1958-57-
Travancore-Cochin. 

Vol. V, 8266, 8314-48, 8349, 
8353. 

See also "lrrilation and Power". 

ELECTRICITY SUPPLY (AMEND-
MENT) BILL, 1955: 
Evidence f'e -- Laid on the Table. 

. Vol. IX, 1523-U 

ELECTRICITY SUPPLY (AMEND-
MENT) BILL, 1956: 
See under "Bill (8)". 

ELECTRICITY SUPPLY (AMEND-
MENT) BILL (Am.endm.ent 01 

section 77 etc.: bll Shf'i Sadhcm 
Gupta]: 

See under "Bill (s) ". 

EMPLOYEE(S) : 

Demands for Grants, 1956-57: 

Aviation: 
Motion to reduce the Demand: 

Abolition of single room tene-
ments for class IV staft. 

Vol. II, 332~5, 3394, 
8896--3449. 

Abolition of written examina-
tion of aerodrome operators 
for crossing efficiency bar. 

Vol. II, 3325-85, 3393, 
3396-3449. 

Accommodation 
member of th~ 
Civil Aviation 
at all airports. 

for tI!ftrY 
statT of the 
Department 

Vol. II, 3325-85, 
3396-3449. 

Compensation for duty on 
gazetted holidays for opera-
tional staft of Civil Avia-
tion Department. 

Vol. II. 3325-86, 3394, 
3396-3449. 
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EMPLOYEE(S): eontcl. 
Demands for Grants, 1956-57: contd. 

Aviation: contd. 
Motion to reduce the Demand: 

contcl. 
Confirmation of all class II and 

III staff who have put 
in 3 years service. 

Vol. II, 3325-85, 3392, 
3396-3449. 

Extension of overtime allow-
ance to all operational staff 
of Civil Aviation Depart-
ment. 

Vol. II, 3325-85, 3393, 
3396-3449. 

Filling of all class II posts by 
promotion from class III 
staff. 

Vol. II, 3325-85, 3393, 
3396-3449. 

Free transport for children of 
staff going to school. 

Vol. II, 3325-B15, 3395, 
3396-3449. 

Grant of in-charge allowance 
to non-gazetted staff hold-
ing charge of aerodrome and 
ccmmunication standing. 

Vol. n, 3325-85, 3394, 
3396-3449. 

Grant of weekly day off for 
all openltional staff. 

Vol. n, 3325-85, 3395, 
3396-3449. 

Immediate promulgation of 
service code and recruit-
ment rules. 

Vol. II, 3325-85, 3394, 
3396-3449. 

Immediate restonltion of 20 
days' casual leave. 

Vol. II, 3325-85, 3395, 
3396-3449. 

Inadequate quarters for thl! 
-- of the Indian Airlines 
Corporation. 

Vol. II, 3325-85, 3391, 
3396-3449. 

Increase in the percentage of 
selection posts in Aerodrome 
operators grade from 15 per 
cent. to 25 pl!r cent. 

Vol. II, 3325-85, 3394, 
3396-3449. --- ---- .. _-------

EMPLOYEE(S): contd.. 
Demands for Grants, 1956-57: contd. 

Aviation: contd. 
Motion to reduce the Demand: 

contd. 
Irregularities in the matter of 

promotions in the Indian 
Airlines Corporation. 

Vol. II, 3325-85, 3391, 
3396-3449. 

Need for appointment of an 
expert commi ttee to review 

the service conditions of thl! 
Civil Aviation Department 
employees. 

Vol. II, 3325-85, 3395, 
3396-3449. 

Need for categorisation of 
staff strictly according to 
the formula agreed between 
employel!s and the manage-
ment in the Indian Airlines 
Corporation. 

Vol. II, 3325-85, 3391, 
3396-3449. 

Need for extension of over-
time allowance to all operat-
ing stafl. 

Vol. II, 3325-85, 3395. 
3396-.'449. 

Need for grant of conveyance 
allowance and for removal 
of discrimination between 
airport staff and other in 
the Indian Airlines Corpo-
ration in that matter. 

Vol. II. 3325-85, 3392, 
3396-3449. 

Need for grant of gazetted 
holidays to the operating 
staff of Civil Aviation 
Department. 

Vol. II, 3325-85, 3395, 
3396-3449. 

Need for recognition ot the 
Indian Airlines Corporation 
Employees' Union. 

Vol. II, 3325-85, 3392, 
3396-3449. 

N'eed for regularisation of 
working hours of the - in 
the Indian Airlines Corpora-
tion. 

Vol. II, 3325-85, 3392, 
3396-3449. 



TWELJ'TH TO FOURTEENTH SESSIONS, 1956 ~75 

EMPLOYEE(S): conta. 
Demands for Grants, 1956-57: cORtd. 

AVIation: conta. 
Motion to reduce the Demand: 

cORta. 
Need for sanction of Hirakud 

Dam Project allowance to 
the staff of the Civil Avia-
tion Department from 1st 
April, 1954 to 30th Septem-
ber, 1954. 

Vol. II, 3325-85, 3396-3449. 
Need for sanction of Jammu 

operation allowance and 
Assam compensatory allow-
ance to Civil Aviation staff 
stationed in those places. 

Vol. II, 3325-85, 3394, 
3396-3449. 

Opening of residential schools 
for the children of Civil 
Aviation staff at Madras, 
Bombay, Calcutta and Delhi. 

Vol. II, 3325-85, 3394, 
3398-3449. 

Opening of schools in Madras. 
Bombay. Calcutta and Delhi 
for Civil Aviation Depart-
ment staff. 

Vol. II, 3325-85, 3392, 
3398-3449. 

Provision of accident insur-
ance to staff employed in 
hazardous jobs. 

Vol. II, 3325-85, 3392, 
3398-3449. 

Provision of free transport 
for Civil Aviation staff in 
case of sickness requiring 
medical aid without insist-
ing on medical certificates. 

Vol. II, 3325-85, 3394, 3396-
3449. 

Provision of free transport for 
school going children of 
Civil Aviation Department 
staff. 

Vol. II, 3325-85, 3393, 
3396-3449. 

Recognition of Civil Aviation 
Department Employees' 
Union as 8 Trade Union. 

Vol. II, 3325-85, 3395, 
3398-3449. 

EMPLOYEE(S): contel. 
Demands for Grants, 1956·57: contd. 

Aviation: cORtd. 
Motion to reduce the Demand: 

conta. 
Restoration of 20 days, casual 

leave. 
Vol. II, 3325-85, 3393, 

3396-3449. 

Revision of pay scales of 
technical staff of Civil 
Aviation. 

Forest: 

Vol. II, 3325-85, 3393, 
3396-3449. 

Motion to reduce the Demand: 
Service conditions of the em-

ployees of the Forest Re-
search IIlstitute, Debra Dun. 

Vol. III, 4704, 4705, 4706-
30, 4738, 4743--4819. 

Manipur: 
Motion to reduce the Demand: 

Need to introduce the Assam 
Scales of Pay in all Depart· 
ments of the Government 
of .Manipur with retrospec-
tive effect from 1st April, 
1950. 

Vol. III, 4938-58. 4961-
5028. 5035. 5051-5110, 

5113-28. 

Ministry of Health: 
Motion to reduce the Demand: 

Need for improving medical 
facilities for Central Gov-
ernment employees. 

Vol. III, 4250-58. 4260, 
4266-4318. 

Ministry of Labour: 
Motion to reduce the Demand: 

Need for granting of full trade 
union rights to Government 
employees. 

Vol. III, 4827-87, 4891. 
4894-4933. 

States and pay scales of 
laboratory helpers in the 
Indian Institute of Techno-
logy, Kharagpur. 

Vol. III, 4827,,--87, 4892, 
4894-4933. 
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EMPLOYEE(S): contd. 

Demands for Grants, 1956-57: contd. 
Ministry of Natural Resources and 

Scientific Research: 
Motion to reduce the Demand: 

Increasing the staff for ex-
ploiting the natural 
resources of the country. 

Vol. nI, 4557-91, 4594-
4616, 4680-4702. 

Miscellaneous Departments and 
other Expenditure und-er the 
Ministry of Food and Agricul-
ture: 
Motion to reduce the Demand: 

Need to provide quarters and 
accommodation to the Vete-
rinary Department em-
ploye'es in Agartala and 
Kailasahar of Tripura. 

Vol. Ib, 4704. 4705, 4706-
30, 4743, 4743--4819. 

Multi-purpose River Schemes: 
Motion to reduce the Demand: 

Failure to absorb elsewhere 
the employees under th-e 
D.V.C. after completion of 
the work. 

Vol. III, 4096-4142, 4148-
85, 4188-4247. 

Other Civil Works: 
Motion to reduce the Demand: 

Failure to allot quarters to the 
work-charged staff accord-
ing to their scal-es of pay. 

Vol. nI, 4321-53, 4356, 
4361-90, 4400-16. 

Failure to allow the work-
charged stat! the use of 
ambulance van at Madras 
airport. 

Vol. III, 4321-53, 4360, 
4361-96, 4400-16. 

Failure to allow the work-
charged staff to get tree 
treatment from the Govern-
ment Dispensary at Santa-
Cruz Airport Staff Colony. 

Vol. III, 4321-53, 4360, 
4381-96, 4400-16. 

Failure to apply th-e same 
retirement rules for the 

• permanent work-charged 
staff as applicable to other 

EMPLOYEE(S): contd. 
Demands tor Grants, 1956-57: contd. 

Other Civil Works: contd. 
Motion to reduce the Demand: 

contd. 
permanent Central Govern- • 
ment employees. 

Vol. III, 4321-53, 4357, 
4361-96, 4400-16. 

Failun to classify the work-
charged staff into unskilled, 
semi-skilled, skilled, highly 
skilled and clerical stat!. 

Vol. III, 4321-53, 4356, 
4361-96, 4400-16. 

Failure to complete and revise 
the seniority lists of work-
charged staff in Second 
Circle Delhi State, Aviation, 
Planning, R-ehabilitation, 
Central construction, HortI-
culture, Southern Electrical, 
Madras Central, Bombay 
Central, Calcutta Central 
No. I, Calcutta Central 
No. II and Madhopur 
Circles. 

Vol. III, 4321-53, 4361-
96, 4400-16. 

Failure to declan semi-
permanent all work-charged 
staff who have completed 
two years' service. 

Vol. III, 4321-54, 4361-
98, 4400-16. 

Failure to declare the semi-
pertnanent lVork-charged 
stat! of Bombay Aviation 
Electrical Division who 
have completed two years' 
service on 1st July, 1946. 

Vol. III, 4321-53, 4354, 
4361-96, 4400-16. 

Failure to giVe rent-free 
accommodation to the work-
charged staff at Muktesh-
war. 

Vol. m, 4321-53, 435e, 
4361-96, 4400-16. 

Failure to grant cyclone relief 
to the work-charged staff at 
Tiruchirapalli. 

Vol. III, 4321-53, 4358, 
4361-96, 4400-16. 
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EMPLOYEE (S): contd. 

Demands for Grants, 1956-57: contd. 
Other Civ.l Works: contd. 

Motion to reduce the Demand: 
contd. 
Failure to grant half pay leave 

to the work-charied stalf. 
Vol. III, 4321-53. 4358. 

4361-96. 4400-16. 

Failure to grant half pay leave 
to work-charged stat! sut!er-
ing from T.B. or Pleurisy. 

Vol. III. 4321-53, 4358. 
4361-96. 4400-16. 

Failure to grant travelling and 
daily allowances and joining 
time when work-charged 
~taff are transferred to un-
popular stations. 

Vol. III. 4321-53. 4358, 
4361-96, 4400-16. 

Failure to provide any medi-
cal facility to the work-
charged staff outside Delhi. 

Vol. III, 4321-53. 4361-
96, 4400 ...... 16. 

Failure to re-imburse medical 
expenses incurred by the 
work-charged staff. 

Vol. III. 4321-53. 4357, 
4361-96, 4400-16. 

Failure to revise scales of pay 
of choudharies, assistant 
choudharies. receptionists, 
meter readers diesel engine 
driver. electrl~ians and D-7 
caterpillar operators. 

Vol. III. 4321-53. 4358, 
4361-96. 4400-16. 

Failure to supply overalls to 
the work-charged stat! em-
ployed in the workshops. 

Vol. III. 4321-53. 4358. 
4361-96, 4400-16. 

Failure to take the attendance 
of work-charged in the 
horticulture circle on 
Acquittance Roll Registers. 

Vol. III. 4321-53, 4358, 
4361-96, 4400-16. 

Grant of arrears of compen-
satory allowance from 1951 
to 1953 to the work-charged 
stat! at Konnagar. 

Vol. III. 4321-53, 4355, 
4361-96, 4400-16. 

EMPLOYEE (S): contd. 
Demands for Grants. 1956-57: contd. 

Other Civ:! Works: contd. 
Motion to reduce the Demand: 

contd. 
Urant of compensatory allow-

ance to the work-charged 
staff employed on Dhar-
Udampur Road. 

Vol III, 4321-53. 4355. 
4361-96, 4400-16. 

~rant of hill allowance to 
work-charged stat! at Simla 
at the same scale as is 
granted to other Central 
Governme.nt employees. 

Vol. III, 4321-53, 4355, 
4361-96. 4400-16. 

Grant of N.E.F.A. allowance 
to the work-charged staff. 

Vol. III, 4321-53. 4355, 
4361-96, 4400-16. 

Grant of travelling and daily 
allowances and joining time 
to work-charged staff when 
transferred from one station 
to another. 

Vol. III. 4321-53, 4354, 
4361-96, 4400-16. 

Grant of travelling, daily and 
halting allowances to work-
charged staff when 'sent on 
official duty to outside 
stations. 

Vol III, 4321-53. 4354. 
4361-96. 4400-16. 

Need for application of Con-
tributory Health Scheme to 
the work-charged statr. 

Vol. Ill, 4321-53, 4357. 
4361-96. 4400-16. 

Need for appointment of a 
committee to go into the 
anomalies of scales of pay of 
work-charged staff. 

Vol. Ill, 4321-53. 4359. 
4361-96. 4400-16. 

Need for conversion of work-
charged stat! to regular 
establishment with full 
benefit of past serVice. 

Vol. m. 4321-53. 4360, 
4361 .. -96, 4400-18. 

--,,----------_._---- ._--------
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EMPLOYEE(S): eontd. 
Demands for Grants, 1956-57: c011td. 

Other Civil Works: contd. 
Motion to r:>duce the Demand: 

contd. 
Need for electrification of 

class IV staff quarters at 
Delhi. 

Vol. III, 4321-53, 4359, 
4361-96, 4400-16. 

Need for electrification of 
work-charged staff quarters 
at Delhi. 

Vol. Ill, 4321-53, 4359, 
4381-96, 4400-16. 

Need for electrification of 
work-charged staff quarters 
at Dhanbad. 

Vol. III, 4321-53. 4359, 
4361-96, 4400-16. 

Need for granting of all 
pzetted holidays to the 
work-charged staff. 

Vol. III, 4321-53, 4357, 4361-
96, 4400-16. 

Need' for opening avenues ot 
promotion to work-charged 
clerks with benefit of past 
service. 

Vel. III, 4321-53, 4356, 4361-
. 96, 4400-16. 

Other Organisations under the 
Ministry of Production: 
~otion to reduce the Demand: 

Failure to confirm large num-
ber of staff working for 
many years and apprehen-
sion of declaring some of 
them surplus. 

Vol. III, 4422-77, 4479, 4481-
4534, 4541-53. 

Proposed transfer of a branch 
of Coal Commission and 
consequent effect on the 
employees. 

Vol. III, 4422-77, 4479, 4481, 
4534, 4341-53. 

Working of the National 
Instrument Factory with 
special reference to the 
condition of workers and 
other employees. 

Vol. III, 4422-77, 4478, 4481-
4534, 4541--63. 

Tripura: 
Motion to reduce the Demand: 

Need to increase compensa-

EMPLOfEE(S): contd. 
Demands for Grants, 1956-57: contd. 

tory allowances to Tripura 
state employees. 

Vol. III, 4938-58, 4961-5028, 
5036, 5051-5110, 5113-28. 

Need to stop Government high 
officials from holding ex-
officio chairmanships and 
secretaryships of co-opera-
tive societies in Tripura. 

Vol. III, 4938-58, 4961-5028, 
5039, 5051-5110, 5113-28. 

Need to stop the practice of 
engaging class IV -- of 
Tripura in domestic work. 

Vol. III, 4938-58, 4961-5028, 
5041, 5051-5110, 5113-28. 

Travancore-Cochin: 
Administration of Justice: 

Motion to reduce the Demand: 
Failure to declare temporary 

employees as permanent. 
Vo]. V, 8270, 8314-46. 

Agriculture: 
Motions to reduce the Demand: 

Condition of work of menial 
staff of the fisheries Depart-
ment. 

Vol. V, 8275, 8314-46. 
Necessity to declare all con-

tingency staff and menial 
staff as permanent em-
ployees with retrospective 
effect. 

Vol. V, 8276, 8314-46. 
Necessity to enhance the pay 

of the staff in the veterI-
nary Departments. 

Vol. V, 8306, 8314-46. 
Necessity to raise the pay of 

contingent staff, menial sta1f 
and other staff of class III 
service. 

Vol. V, 8275, 8314-46. 
Civil Works: 

Motions to reduce the Demand: 
Conditions of the work of the 

staff of the municipaliti-es. 
Vol. V, 8301, 8314-46. 

Failure of Government to 
declare the temporary staft 
in the P.W. Workshops and 
P.W. Department as perma-
nent. 

Vol. V, 8300, 8314-46. 
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E~LOYEE(S): contd. 
Demands for Grants, 1956~57-

Travancore-Cochin: contd. 
Necessary to equate pay 

scales of the staft of municl-
,. palities to those in corres-

ponding posts in Govern-
ment service. 

Vol. V, 8300, 8314-46. 
Co-operation: . 

Motion to reduce the Demand: 
Pay scales of the lower paia 

staff of the State Co-
operative Bank. 

Vol. V, 8288, 8314---40. 
District Administration and Mis-

cellaneous: 
Motions to reduce the Demand: 

Failure to absorb the contin-
gent staff in permanent 
strength. 

Vol. V, 8292, 8314--46. 
Inadequate payment to em-

ployees of sub-treasuries for 
doing overtime work. 

Vol. V, 8284, 8314--46. 
Low pay of menials. 

Vol. V, 8292, 8314-46. 
Low pay scales of clerks, 

typists, peons and dafiries, 
moe hies, gardeners and 
other low paid employees. 

Vol. V, 8292, 8314-46. 
Education: 

Motion to reduce the Demand: 
Necessity to absorb menials in 

the permanent service with 
improved conditions of work 
and pay. 

Vol. V, 8272, 8314-46. 
Necessity to declare the con-

tingency staff as permanent 
with retrospective effect 
from the date of the begin-
ning of continuous services. 

Vol. V, 8274, 8314--46. 

Forest: 
Motions to reduce the Demand: 

Emoluments of low paid staff 
in the Forest Department. 

Vol. V, 8291, 8314--46. 
Policy of keeping staff 

required for P.W. Gangs, 
Loco Staft, Traffic Staff, 
Telephone fitters, watchmen 
etc. on temporary basis. 

Vol. V, 8282, 8314--46. 

-}I;MPLOYEE(sf:cOntcC-
Demands for Grants, 1956-51-

Travancore-Cochin: contd. 
Heads of States, Ministers, Secre-

tariat and Attached Offices: 
Motions to reduce the Demand: 

Failure to declare the tempo-
rary staft of the Board of 
Revenue, permanent. 

Vol. V, 8284, 8314--46. 
, Failure to make the contin-

gent staff in Cape Hotel, 
permanent. 

VOl. V, 8283, 8314--48. 
Failure to make the contl4· 

gent staft in Government 
bungalows, permanent. 

Vol. V, 8283, 8314-46. 
Failure 'of Government to 

provide adequate pension to 
the low paid employees of 
the Palace Establishment. 

Vol. V, 8293, 8314-48. 
Inadequate pay of menials. 

Vol. V, 8283, 8314--46. 
Low emoluments of menial 

staff under the sub-head 
contingencies. 

Vol. V, 8283, 8314--46. 
Industries: 

Motion to reduce the Demana: 
Failure to declare menialS .. 

permanent servants. 
Vol. V, 8280, 8314-18. 

Question of bonus to the em-
ployees of the ceranue 
factory. 

Vol. V, 8289,8314-4G. 
Labour and Miscellaneous: 

Motion to reduce the Demand: 
Poor pay and allowances 

given to welfare and con-
ciliation staff and officers 
resulting in corruption. 

Vol. V, 8318, 8314--46. 
Medical: 

Motions to reduce the Demand: 
Inadequacy of equipment and 

staft' of Medical College 
Hospital. 

Vol. V, 8296, 8314-46. 
Necessity to enhance the pay 

of hospital staft', like yeard-
ers, attenders, nurses, com-
pounders, sweepers, scaven-
gers, technicians, laboratory 
assistants and even doctors. 

Vol. V, 8295, 8314-46. 
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EMPLOYEE(S): conta. 
Demands for Grants, 1956-57- I 

Travancore-Cochin: cOftta. . 
Medical: 
Motions to reduce the Demand: 

conta. 
Necessity to raise the pay of 

nurses, compounders, atten-
den and warders. 

Vol. V, 8285, 8314-48. 
Poor pay and allowances of 

Hospital Contingency Staff. 
Vol. V, 8305, 8314-48. 

Urgency of declaring all tem-
porary staff as permanent 
with retrospective effect. 

Vol. V, 8285, 8314-46. 
Public Health: 

Motiona to reduce the Demand: 
Miserable plight of conser-

vancy staff. 
Vol. V, 8297, 8814-46. 

Necessity of raising the pay of 
public health nurses, con-
servancy staff health visit-
on, midwives and sanita-
tion personnel. 

Vol. V, 8286, 8314-46. 

Necessity to enhance the pay 
of menials and to declare 
all such menials as perma-
nent. 

Vol. V, 8297, 8314-46. 

Necessity to increase the pay 
and allowances of the water 
works and drainage emplo-
yees. 

Vol. V, 8298, 8314-46. 

Necessity to provide better 
uniforms and suitable gloves 
to public health personnel. 

Vol. V, 8297, 8314-46. 

Necessity to provide proper 
housing facilities to conser-
vancy std. 

Vol. V, 8298, 8314-46. 
Policy in retard to menial 

staff and the necessity to 
absorb them in permanent 
staff forthwith. 

Vol. V, 8288, 8314-46. 

EMPLOYEE(S): contd. 
Demands for Grants, 1956-57-

'fra vancore·Cochin: conta. 
Public Health: contd. 

Motions to reduce the 
Demand: contd. 

Unsatisfactory service condi-
tions ot conservancy std. 

Vol. V, 8286, 8314-46. 
Urgent necessity to make all 

contingency employees and 
conservancy employees per-
manent with retrospective 
effect. 

Vol. V, 8286, 8314-46. 
Registration: 

Motion to reduce the Demand: 
Inadequate pay of menials. 

Vol. V, 8291, 8314-46. 
Rural Development: 

Motions to reduce the Demand: 
Miserable condition of the 

lower paid staff of Pancha-
vat.. 

Vol. V, 8308, 8314-46. 
Urgency to equate pay scales 

of the -- of Panchallats to 
those of their counterparts 
in the service of Govern-
ment. 

Vol. V, 8300, 8314-46. 
Scientific Departments: 

Motion to reduce the Demand:' 
Appalling condition of the 

contingency staff of the Zoo 
and the Museum. 

Vol. V, 8272, 8314-46. 
Transport Schemes: 

Motions to reduce the Demand: 
Bad working conditions of the 

mechanical staff. 
. Vol. V, 8302, 8314-46. 

Failure of Government to 
absorb the porters in per-
manent service. 

Vol. V, 8302, 8314-46. 
Failure of Government to pro-

tect the drivers plying 
diesel operated vehicles by 
providing vitamins and milk 
at Government cost. 

Vol. V, 8301, 8314-46. 
Failure to concede the 

demands of State Transport 
workers. 

VoL V, 8302, 8314-46. 
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.EMPLOYEE(S): contd. EMPLOYEE(S): contd. 

Demands for Grants, 1956-57- Demands for Grant:!!, 1956-57: contd. 
Travancore-Cochin: contd. Veterinary: contd. 
Transport Schemes: contd. Motons to reduce the Demand: 

1\4ot:ons to reduce the Demand: contd. 
contel. Demands for Supplementary Grants, 
Failure to live adequate com- 1956-57: 

pensation to those workers Other Capital Outlay of the Min-
who were assaulted by istry of Production: 
police during the transport Motion to reduce the Demand: 
strike in 1955. Location of the Head Office 

Vol. V, 8302, 8314-46. and also the appointment 
and the terms and condi-

Failure to issue passes to the tions of the employees. 
members of the family of 
t k d Vol. X, 3209--35. 
ransport WOI' ers, as one Discussion re fixation of pay scales 

in the Railways. and other service conditions of 
Vol. V, 8301, 8314-46. employees of Life Insurance Cor-

Failure to withdraw uncondi- poration. 
tionally all cases taken up Vol X, 3254-3322-
in connection with the Motions for Adjournment: 
transport workers' strike in Pay scales and service conditions 
1855. of employees of Life Insurance 

Vol. V, 8302,8314-46. Corporation. 
Inadequate bonus paid to Vol. Vm, 6968-73. 

Transport workers. Strike by civilian -- of Naval 
Vol. V, 8303, 8314-46. Dockyard and Depots at Bom-

Increase in the work-load of bay. 
drivers and conductors Vol. IV, 5623-28. 5761--85. 
caused by the introduction Token strike of employees of Life 
of heavy duty vehicles of Insurance Corporation. 
over 5 tons. Vol. IX, 4-6. 

Vol. V, 8301, 8314-46. Statement re alternative employ-
Lack of housing facilities for ment to surplus personnel of 

transport workers. D.V.C.-Laid on the Table. 
Vol. V, 8302, 8314-46. Vol. IV, 7085. 

Necessity to give better con- EMPLOYEES, DEFENCE: 
ditions of work for conduc- See "Defence Employees". 
tors, drivers and fitters in EMPLOYEES, POSTAL: 
the Transport Department. See "Postal Employees"; 

Vol. V, 8302, 8314-46. EMPLOYEE:';' PROVIDENT FUND 
Veterinary: ACT: 

Motion to reduce the Demand: Half-an-hour C1fscussion re __ . 
Necessity to enhance the pay Vol. V, 10190-87. 

of establishment and the Notifications under _._ -Laid on 
urgency to declare all tem- the Table. 
porary employees as perma-
nent with retrospective 
effect from the date of the 
commencement of continu-
ous serVice. 

Vol. V, 8308, 8314-46. 
Urgency of enhancing the pay 

of menials and bull keepers. 
Vol. V, 8308, 8314-48. 

Vol. VI, 492. 
Vol. VIII, 6979. 

EMPLOYEES' PROVIDENT FUNDS 
(AMENDMENT) BILL: 
See under "Bill(s)". 
Amendment to -- : Laid on the 

Table. 
Vol. VII, 222'7. 

Vol. X, 3330. 
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EMPLOYEES, RAILWAY: 
See "Railway Employees". 

EMPLOYEES' STATE INSURANCE 
CORPORATION: 
Annual Report and Audited Acco-

unts of the -- for the year 1953-
54--Laid on the Table. 

Vol. I, 972. 
Revised estimates for 1955-56 and 

budget estimates for 1956-57 of 
-- -Laid on the Table. 

Vol. V, 7845. 
EMPLOYEES STATE INSURANCE 

SCHEME: 
Demands for Grants, 1956-57: 

Ministry of Labour: 
Motions to reduce the Demand: 

Employees State Insurance 
Scheme. 
Vol. Ill, 4827-87, 4891, 

4894-4933. 
Need for better arrangement 

for medical facilities for 
employees under Employees 
State Insurance Act. 
Vol. III, 4827-87, 4890, 
4894-4933. 

EMPLOYMENT: 
Demands for Grants, 1956-57: 

Expenditure on Displaced Per-
sons: 
Motion to reduce the Demand: 

Need to start small scale 
industries to provide -- to 
the refugees in Tripura. 
Vol. III, 3870, %871-3916, 
391~ 3919--57, 4014-94. 

President's Address: 
Employment opportunities. 

Vol. I, 7, 15-16. 
See also "Unemployment'. 

EMPLOYMENT EXCHANGES: 
Demands for Grants, 1956-57: 

Employment Exchanges and Re-
settlement. 
Vol. III, 4825, 4826-87, 4893, 

4894-4933, 4934. 
Miscellaneous Departments and 

Expenditure under the Ministry 
of Labour: 
Motion to reduce the Demand: 

Need to check corruption in 
the exchange offices. 
Vol. m, 4827-87, 4893, 

4894-4933. 

Employment Exchanges: contd. 
Demands for Grants, 1956-57: contrl. 
Demands for Grants on Account, 

1956-57. 
Vol. II, 2219, 2231. 

ENGINES, INTERNAL COMBUS-
TION: 
Annual Report of the Development 

Council for Internal Combustion 
Engines and Power Driven Pumps 
for the year 1955-56-Laid on the 
Table. 

Vol. VII, 3084-85. 

ENGINEER(S) : 

Demands for Grants, J956-57: 
Aviation: 

Motion to reduce the Demand: 
Need of senior engineers tak-

ing mlrumum of direct 
technical responsibility. 
Vol. II, 3325-85, 3392, 

3396-3449. 

Demands for Grants, 1956-57-Rail-
ways: 
Railway Board: 

Motion to reduce the Demand: 
Appointment of Civil Engin-

eers as Deputy General 
Managers, Personnel on the 
Eastern and South-Eastern 
Railways .. 
Vol. II, 1899-1932, 1988, 

1970-2040. 
Demands for Grants, 1956-57-

Travancore-Cochin: 
Civil works: 

Motions to reduce the Demand: 
Inefficiency of Executive 

Engineers as a result of 
which Budgetary Grants 
lapse. 

Vol. V, 8290, 8314-46. 
Unnecessarily large number of 

Executive Engineers in ser-
vice. 

Vol. V, 8290, 8314-48. 

EQUAL REMUNERATION BILL [by 
Shrimati Renu Chakravartfll]: 
See under "Bill(s)". -------.. - - -.-_._-----_._ .. ----_ ... _---------
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ERODE RAILWAY COLONY: 

Demands for Grants, 1956-57-Rail-
ways: 
Open Line Works-(Revenue)-

Labour Welfare: 
Motion to reduce the Demand: 

Acute shortage of water and 
electric supply in Golden 
Rock and --. 

Vol. n, 2291-97. 

ESSENTIAL COMMODITIES ACT, 
1956: 

Notifications under -- -Laid on 
the Table. 

Vol. I, 23, 24_ 
Vol. VI, 492, 1703, 1704. 

Vol. X, 2491-92. 

ESTATE DUTY RULES: 

Notification making certain further 
amendments to -- -Laid on the 
Table_ 

Vol. I, 290. 
Vol. I, 972. 

Vol. IV, 7085. 
Vol. VI, 1119. 

Vol. VllI, 6399-6400. 

ESTIMATES COMMITl'EE: 
See undar "Committee (s), Parlia-

mentary". 

ESTUARINE FISHING STATION: 
Demands for Grants, 1956-57-

Travancore-Cochin: 
Agriculture: 

Motion to reduce the Demand: 
Failure to develop the -- at 

Ernakulam. 
Vol. V, 8276. 8314-46. 

ETITKHOPPAKA: 
Demands for Grants, 1956-57-Rail-

ways: 
Railway Board: 
Motion to reduce the Demand: 

Opening of a passenger halt 
at -- between Regupalem 
and NarasapBtamam Road 
on the Southern Railway. 
Vol. II, 1899-1932, 1939, 

1970-2040. 

EUROPE, EAST: 

Half-an-hour discussion re cultural 
delegation to U.S.S.R. and Europe. 

Vol. X, 2781-96. 

EVACUEE PROPERTY (lES) : 

Administration of Evacuee Property 
(Amendment) Ordinance, 19S&-
Laid on the Table. 

Vol. IX, 7. 

Demands for Supplementary Grants, 
1955-56: 

Expenditure on Displaced Persons: 

Motion to reduce the Demand: 

Exorbitant rates on which 
evacuee and Government-
built properties are auction-
ed. 

Vol. t, 1289-1304. 

Notification making amendments to 
t.he Administration of Evacuee 
Property (Central) Rules, 1950-
Laid on the Table. 

Vol. IX, 1120. 

President's Address-

Pakistan, Agreement on -- with. 
Vol. I, 12. 

(In Hindi) 2. 

EVIDENCE RE BILLCS): 
Evidence re Electricity (Supply) 

Amendment Bill. 1955-Laid on 
the Table. 

Vol. IX, 1523-24. 

Evidence tendered before the Joint 
Committee on the Motor Vehicles 
(Amendment) Bill, 1955-LBid on 
the Table. 

Vol. IX, 488 

EX-ARMY PERSONNEL'S LITIGA· 
TION BILL: 
See under "Bi1l(s)". 

-- ~.---.--.-.-- --_._-,-- ,'.-'--' - --.-~--. -----._-----------------



INDEX TO LOK SABRA D~BATIS--PARr D 

EXCISE: 
Demands for Grants, 19511-57-

Travancore-Cochin: 
Vol. V, U260, 8282, 8303, 831t-

46, 8349, 8350. 
Motions Lo reduce the Demand: 

Corruption 10 unplementlng the 
prohibition policy. 

Vol. V 8303. 8314-46. 
E'ailure of the Prohibition 

policy. 
Vol. V, 8303, 8314-46. 

Prohibition policy of the Gov-
ernment. 

VOl. V, 8282, 8314-46. 
Demands for Grants on Account. 

1956-57-Travancore-Cochin. 
Vol. III, 3854. 

EXCISE DUTY (lE-S) : 
Central Excises notiftcr-tions-Laid 

on the Table. 
Vol. IX, 368. 

Ha,f-an-bour Discussion re -- on 
motor spirit. 

Vol. Vll, 2913-28. 

EXHIBlTION(S): 
Demands f::lr Supplementary Grants, 

1955-56: 
Ministry of Commerce and Indus-

try: 
Motion to reduce the Demand: 

Expenses on deputations to 
the --. 

Vol. I. 1215-24. 

EXHIBITION DIVISION: 
Demands for Supplementary Grants. 

1955-56: 
Misctdlaneous Departments and 

Exoenditure under the Ministry 
of . Information and Broadcast-
ina. 
Motion to reduce the Demand: 

Additional expenditure on 
.. - and Films Division. 

Vol. I, 1275-82. 

EXPENDITURE, ECONOMY IN: 
Demands for Supplementary Grants, 

1i56-!'i7: 
Cabinet: 

Motion to reduce the Demand: 
Economy in Expenditure. 

Vol. X, 3135-68, 3172-87. 

EXPENDITURE ON DISPLACED 
PERSONS: 

Demands for Grants, 1956-57: 
Vol. III, 3870, 3871-3916, 3V17-

57. 4014-95. ";, 

Motions to reduce the Demand: 
Bureaucratism in the func-

tioning of the Rehabilitation 
department of Tripura. 

Vol. III, 3870, 3871-3918, 
3917, 3919-57, 4014-94. 

Need for establishing town-
ship colonies at TaUamhra, 
Malagaar. Belonia and 
Nutannagar. 
VoL llI, 3870, 3871-3916, 

3917, 3919-57, 4014-94. 

Need for opening of transit 
camps and improving the 
conditions of the existing 
c~ps. 

Vol. III, 3870, 3871-3916, 
8917, 3919-57, 4014-94. 

Need for paying compensation 
to displaced persons before 
1957 for immovable pro-
perty. 
Vol. III, 3870, 3871-3916, 

3918. 3919-57, 4014-94. 

Need for speedy disposal of 
loan petitions under Contri-
butory Housing Scheme for 
displaced persons in Tripura. 
Vol. III, 3870, 3871-3918. 

3918, 3919-57, 4014-94. 

Need to extend to village 
areas industrial loans of 
higher categories for the 
d:splaced persons in Trjpura. 
Vol. III, 3870, 3871-3916, 

3918, 3919-57, 4014-94. 

Need to form an advisol')' 
body representing all shades 
of opinion to advise on the 
rehabilitation work in 
Tripura. 
Vol. III, 3870, 3871-3918, 

3917, 3919-57, 4014-84. 
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EXPENDITURE ON DISPLACED 
PERSONS: contd. 
Demands for Grants, 1956-57: ccntd. 

Motions to reduce the Demand: 
contd. 

Need to give adequate amount 
of loan to the cooperative 
societies formed by the 
refugees in Tripura. 
Vol. tIl, 3870, 3871-3916, 

3918, 3919-57, 4014-94. 
Need to increase the amount 

of all categories of available 
loans for old and new 
refugees in Tripura. 
Vol. III, 3870, 3871-3916, 

3918, 3919-57, 4014-94. 

Need to provide land and 
monetary aid to the displac-
ed persons of Maslichera 
camp who left it on being 
attacked by wild beasts. 
Vol. III, 3870, 3871-3916, 

3917, 3919-57, 4014-94. 
Need to speed up the granting 

of temporary scheme loans 
to displaced persons in 
Tripura. 
Vol. III, 3870, 3871-3916, 

3918, 3919-57, 4014-94. 
Need to start small scale 

industries to provide 
employment to the refugees 
in Tripura. 
Vol. III, 3870, 3871-3916, 

3918, 3919-57, 4014-94. 
Need to stop ejectment of 

displaced persons from the 
land on which they have 
already settled. 
Vol. m, 3870, 3871-3916, 

3917, 3919-57, 4014-94. 
Rehabilitation of non-claim-

ants and smalling the num-
ber of instalments to com-
nlete price of houses and 
shops allotted to them. 
Vol. III, 3870, 3871-3916, 

3919-57, 4014-94. 
Demands for Grants on Account, 

1958-51. 
Vol. II, 2219, 2235. 

Demands for Supplementary Grants, 
1955-56. 

Vol. I, 1285-1304 . 

EXPENDITURE ON DISPLACED 
PERSONS: contd. 
Demands for Supplementary Grants, 

1955-56: contd. 

Motion to reduce the Demand: 

Adjustment of amounts out-
standing from previous years. 

Vol. I, 1285--1304. 

Exorbitant rates on which eva-
r.uee and Government-built 
properties are auctioned. 

Vol. I, 1289-1304. 

Manner of working in camps 
and slow dispersal policy. 

Vol. I, 1292-1304. 

Slow progress in rehabilitation 
~cneme!l and improvement of 
living conditions in camps. 

Vol. I, 1292-1304. 

Slow. progress of dispersal from 
('amps to rehabilitation sites. 

Vol. I. 1285--1304. 

lemands for Supplementary Grants. 
1956-57: 

Vol. X, 3334-36, 3340-63, 
3366-80. 

Motion to reduce the Demand: 
Unsatisfactory procedure in dis· 

persal from camps to places of 
reha bilita tion. 

Vol. X, 3346-63, 3366-79. 

EXPERTS, FOREIGN: 

See "Foreign Experts". 

EXPLORATION OF OIL AND GAS:' 

Demands for Grants. 1956-57. 
Vol. III, 4556, 4557-90, 4594-

4616, 4680-4702. 4703-04. 
Demands for Grants on Account, 

1956-57. 
Vol. n. 2219, 2211. 

EXPLOSION: 
Motion for Adjournment: 

Cracker -- in Ramlila Grounds. 
Vol. IX, 1655-58. 

• ____ ._ •• _ ••••• -_, •••• ~ __ • ___ ~ __ • ___ • _. __ , .. ________ ~_. _____ ._ •••• __ 0 ____ -



XNDEX TO LOK SABHA jEBATEB--PART D 

EXPORT(S): 

Demands for Grants. 1956-57' 
Industries: 

Motion to reduce the Demand: 
Export of iron scraps. 
Vol. III, 5195-5217, 5222, 
52~'2. 5237--5303, 5388--
8&. 

Ministry of Commerce and Indus;-
try: 
Motion to reduce the Demand: 

Need for taking steps tb 
increase -- of shellac. 
Vol. m. 5194, 5195-5218, 

5223-32, 5237--5303, 
5368-85. 

Ministry of Food and AlI'iculture: 
Motion to reduce the Demand: 

Policy of exporting foodgrains. 
Vol. m. 4704-05, 4706-30, 

4733. 4743-4819. 

Miscellaneous Departments and 
Expenditure under the Ministry 
of Commerce and Industry: 
Motion to reduce the Demand: 

Failure of the Government to 
take up foreign trade in 
some important commo-
ditie,;, both of import 
and --. 
Vol. III, 519~217, 5222, 

5223-32, 5237--5303, 
5368-85. 

.EXPORT DUTY (IES) : 

Presentation of General Budget. 
1958-57: 
Revenue from customs, abolition 

and reduction of -- and im-
provement in improvement 
duties. 

Vol. I, 1188--90. 

EXPUNCTION OF PROCEEDINGS: 

Vol. V, 9345-46. 
Vol. vn, 3087--89. 

EX-SERVICEMEN: 

Demands for Grants 1956-57: 

Defence Services. Effective-
Army: 

Motion to reduce the Demand: 
Failure to take effective steps 

for the rehabilitation and 
re-settlement of ex-services 
personnel. 
Vol. II, 3180-3243, 3250, 

3253-3314. 

Measures to expand the scope 
for rehabilitation of ex-
servicemen in civil life. 
Vol. II, 3180--3243, 3248, 

3253--3314. 

Ministry of Defence: 

Motion to reduce the Demand: 

l·ack of plans for ex~ansion 
of education and training 
facilities among the defence 
forces so as to facilitate the 
absorption of Ex-service 
personnel in civilian life. 

Vol. II, 3180--3243, 3244, 
3253--3314. 

Demands for Grants, 1956-57--
Travancore-Cochln: 
Heads of States, Ministers, Secre-

tariat and Attached Oftlces: 

Motions to reduce the Demand: 

Failure of Government 
to provide adequate 
pension to the soldiers who 
have retired from the State 
Forces prior to and after 
integration. 

Vol. V, 8293, 8314--48. 

Failure of Government to 
suitably provide for the 
-- of the Travancore-
Cochin State Forces. 

Vol. V, 8293, 8314--48. 
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EXTERNAL AFFAIRS: 

Demands for Grants, 1956-57: 
Vol. III, 3600-86, 3687-3708, 

3720-75. 

Motions to reduce the Demand: 
Apartneid policy of South Afri-

can Government vis-a-vis 
Indians. 
Vol. III, 3600-86, 3689-3708, 

3720-63, 3764-75. 
Attitude of Pakistan towards 

India and the measures to 
meet it. 
Vol. Ill, 3600-86, 3688, 3689-

3708, 3720-63, 3764-70. 
Consequences and implications 

of our association with the 
Commonwealth of Nations. 
Vol. III, 3600-86, 3687, 3689-

3708, 3720-63, 3764-75. 
Continued holding of Goa by the 

Portuguese. 
Vol. III, 3600-86, 3689-3708, 

3720-63, 3764, 3764-75. 
Continuous abnormal inftux of 

Hindus from Pakistan. 
Vol. III, 3600-86, 3689-3708, 

3720-63, 3764, 3764-75. 
Desirability of informing the 

United Nations that it has 
nothing to do with the 
Kashmir issue. 
Vol. III, 3600-86, 3687, 3689-

3708, 3720-63, 3764-73. 
De!lirability of selecting foreign 

service personnel from 
amongst. the public workers 
and political leaders in the 
country. 
Vol. III, 3600-86, 3689, 3689-

3708, 3720-63, 3764-75. 
Expatriation of Indians from 

Ceylon. 
Vol. III, 3600-86, 3689-3708, 

3720-63, 3763, 3764-75. 
Failure to accord full diplomatic 

recognition to the German 
Democratic Republic. 
Vol. III, 3600-86. 3687, 3689-

3708, 3720-63, 3764-75. 
Frequent attacks on Indian bor-

der by Pakistan. 
Vol. III, 3600-86. 3689-3708, 

3720-63, 3764, 3764-75. 

EXTERNAL AFFAIRS: cootd. 
Demands for Grants, 1956-57: contd. 
Motion to reduce the Demand: 

contd. 
Need for integration of Dadra 

and Nagar Haveli into the 
Union of India. 
Vol. III, 3600-86, 3689-3708, 

3720-63, 3764, 3764-75. 
Need for preference to the 

tribal candidates in the selec-
tion to the Indian Frontier 
Administrative Service. 
Vol. III, 3600-86, 3689, 3689-

3708, 3720-63, 3764-75. 
Need for withdrawal of Kashmir 

issue from the U.N.O. 
Vol. III, 3600-86, 3689-3708, 

3720-63, 3764-75. 
Our relations with border kinl-

dams of Nepal, Bhutan, 
Sikkim and Tibet. 
Vol. III, 3600-86, 3688, 3889-

3708, 3720-63, 3764-75. 
Policy of recruitment to Indian 

Foreign Service. 
Vol. III, 3600-86, 3689-3708, 

3720-63, 3763, 3764-75. 
Position of Indians in Burma. 

Vol. III, 3600-86, 3689-3708, 
3720-63, 3764, 3764-75. 

Problem of stateless citizens of 
Indian origin in Ceylon. 
Vol. III, 3600-86, 3688, 3689-

3708, 3720-63, 3764-75. 
Problems arising out of the 

present phase of our relations 
with Pakistan. 
Vol. III, 3600-86, 3687, 3689-

3708, 3720-63, 3784-75. 
Programme of collective peace 

for Asian countries. 
Vol. III, 3600-~6, 3688, 368Y-

3708, 3720-63, 3764-75. 
Question ot'plebiscite in Kasn-

mir in view of Pakistan hav-
ing joined SEATO ana 
MEDO. 
Vol. m, 3600-86, 3688, 3689-

3708, 3720--68, 3764--75. 

Sending of cultural missions to 
foreign countries. 
Vol. III, 3800-86. 3889-3701f, 

·3720-63, 3763, 3764--'j~ 
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EXTERNAL AFFAIRS: ccmtd. 
Demands for Grants, 1956-57: contd. 

Motion to reduce the Demand: 
contd. 
Situation arising in India by me 

creation of SEATO and 
MEDO. 
Vol. III, 3600-86, 3688, 3689-

3708, 3720-3763, 3764-75. 
Situation in regard to Goa. 

Vol. Ill. 3600-86, 3688, 3689-
3708, 372~3, 3764-75. 

To discuss public allegations 
regarding the work of our 
Consulate General in New 
York. 
Vol. III, 3600-86, 3689, 3689-

3708, 3720-63, 3764-75. 
To discuss reported reference 

by Portugal to the World 
Court of the elimination by 
our people of certain former 
Portuguese PO!illessions 1n 
India. 
Vol. III, 3600-86, 3689-3708,' 

3720--63, 3764-75. 
Demands for Grants on Account, 

1956-57. 
Vol. n, 2219, 2223. 

Demands for Supplementary Grants, 
1956-57. 

Vol. X, 3334-37, 3379, 3380. 
See also "International Situation". 

F 
FACTORIES ACT: 

Demands for Grants, 1956-57: 
Ministry of Labour: 

Motion to reduce the Demand: 
Need for proper application of 
-- to bidi industry. 

Vol. III, 4827-87, 4890, 
4894--4933. 

Demands for Grants, 1956-157-RaU-
ways: 
Railway Board: 

Motion to reduce the Demand: 
Need for bringing loco-sheds 

under the --. 
Vol. II, 1899-1932, 1941, 

1970-2040. 
P'ACTORIES (AMENDMENT) Bn.L, 

1956: 
Receipt of petitions; 

FACTORIES (AMENDMENT) BILL: 
[Amendment of section 51, 54 and 
59: by Shri T. B. Vittal Rao]: 

See under "Bi1l(s)". 

FAMILY PLANNING: 

Demands for Grants. 1958-57: 
Ministry of Health: 

Motion to reduce the Demand: 
Policy with regard to --. 

Vol. III, 4259. 

Miscelloneous Expenditure under 
the Ministry of Health: 
Motion to reduce the Demand: 

Failure to give direction and 
advice to the people for 
use of cheap and effective 
contraceptives and methods. 

Vol. III, 4262. 

FAMINE: 

Demands for Grants, 1956-57: 
Manipur: 

Motion to reduce the Demand: 
Immediate extension of relief, 

both in kind and cash for 
the famine affected inhabi-
tants of the Tamenlong Hill 
Sub-division. 
Vol. III, 4938-58, 4961-

5028, 5034, 5051-5110. 
5113-28. 

FARIDABAD DEVELOPMENT COR· 
PORATION BILL, 1956: 

See under "Bill(s)". 

FARM YOUTH EXCHANGE PRO-
GRAMME: 

Demands for Grants, 1956-57: 
Ministry of Food and Agriculture: 

Motion to reduce the Demand: 
Farm Youth Exchange Pro-

gramme. 

FARMER(S): 

Vol. III, 4704-05, .730, 
4732, 4743--4819. 

Vol. VI, 248. See "Agriculturist (s)". 
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P'AS'r(S):" 

Motion for Adjournment: 
__ of Shri Balramdas Tandon. 

*" FERTILISERS: 

-Vol. III, 3868-70. 

See "Manures and Fertilisers". 

FILARIA: 

Demands for Grants, 1956-57: 
Ministry of Health: 

Motion to reduce the Demand: 
Failure to improve the collec-

tion of statistics about 
diseases like TB, cholera, 
malaria ctc. 

Vol. III, 4250--58, 4259, 
4266-4318. 

FILM(S): 
Resolution re control and ;regulation 

of production and exhibition 01-
Vol. VI, 2216. 

Vol. VII, 3703-57. 

FILMS DIVISION: 

Demands for Supplementry Grnts. 
1955-56: 
Miscellaneous Departments and 

Expenditure under the Ministry 
of Information and Broadcast-
ing: 

, 

Motion to reduce the Demand: 
Additional expenditure on 

Exhibition Division and-
Vol. I, 1275-82. 

FINANCE BILL: 
Statement re printing errors in the 

Bill. 
Vol. I, 1460-61. 

See also under "Bill (s)". 

FINANCE (NO.2) BILL: 

See under "Bill (s) ". 

FINANCE (NO 3) BILL. 1956: 

See under "Bill( s)". 

FINANCE COMMISSION, SECOND : 

Interim Report of -- together with 
an explanatory memorandum 
showing the action taken thereon 
-Laid on the Table. . ' 

Vol.X. 2799. 

FINANCE, MINISTRY OF: 

Demands for Grants, 1956-57: • 
Vol. III, 5484-98, 5504-5607. 

MotlOns to reduce the Demand: 
Failure to introduce pilot 

schemes under Rural Credit 
Survey in Andhra. 

Vol. III, 5488-98, 5504-3', 
. 5540; 5541-5602. 

Irregularities in recruitment 
of Central Excise Inspectors. 

Vol. III, 5488-98, 5504-39, 
5541-5602. 

Need for greater Parliament-
ary controls of State 
undertakings. 

Vol. III, 5488-98, 5504-39, 
5540, 5541-5602. 

Need for greater Parliament-
ary control over Central 
assistance to States. 

Vol. III, 5488-98, 5504-39, 
5540, 5541-5602. 

Practical difficulties in ad-
ministration 01 the Compa-
nies Act, 1956. 

Vol. III, 5488-98, 5504-39, 
5540, 5541-5602. 

Reform of existing Budgetary 
system. 

Vol. III, 5488-98, 5504-39, 
5540, 5541-5602. 

Working of Industrial Finance 
Corporation. 

Vol. III, 5488-9R, 5504-39, 
5541-5602. 

Demands tor Grants on Account, 
1956-57. 

Vol. II, 2219, 2224. 
, 

FIRING(S): 

Statement re police -- at Nachou 
(Manipur)-Laid on the Table. 

Vol. n. 2181. -------------
109 L.S.D.-19. 



I'IRST FIVI: YEAR PLAN: 

See "Five-Year Plan, Firat". 

P18H AND FISHERY (IES) : 
Demands for Grants, 1156-57: 

A,riculturc: 
Motion to reduce the Demand: 

Need for providin, financial 
aid for atartin, fisheries in 
tribal areas of Chotana,-
pur. 
Vol. III, .71M, 4705, 4701-

30, 4740, 4743-f811J. 

Defence Services, affective--
Nay)': 

Motion to reduce the Demand: 
Desirability of naval &Ssocia-

tion with oceanographic and 
hydrographic surveys and 
with deep Sea fishinl Pro-
jects. 

Vol. II, 3180-3243, 3252, 
3253-3314. 

Ministry of Food and Agriculture: 
Motions .to reduce the Demand: 

Deep sea ftshing. 
Vol. III, -n04-05, 4706-

4732, 4743-4819. 

Need to give financial aid to 
the existing fisheries started 
by the tribal people and 
displaced persons in Tri-
pura. 

I , Vol. III, 4704-05, 4706--30, 
4730, 4743-4819. 

Need to provide financial aid 
for starting fisheries in the 
tribal villages. 

Vol. III, 4704-05, 4706-29, 
4730, 4743-4819. 

Demands for Grants, 1956-57-Rail-
ways: 
Ordinary Working Expenses-

Admlnistra tion: 
Motion to reduce the Demand: 

Allotment ot more wagons for 
betel leaves and fish from 
the West Coast and Malabar. 

Vol. II, 2041-78, 2082, 
2089-2133. 

FISH AND FISHERY (IES).-cOfted. 
Demand£ for Grants, HI56-57-Tra-

v.ncore-Cochin: 
A.riculture: 

Motion to reduce the Demand:' 
Disapproval of policy retard-

in, the development of 
marine fisheries. 

Vol. V, 8286, 8314-4 •. 
Failure to develop fresh water 

pilci-culture. 
Vol. V, 8277, 8314-46. 

Failure to develop the Estu-
.rine Fishin, Station at 
I:rnakulam. 

Vol V, 8276, 8314-45 .. 

Faihre to enlarge tht" scope of 
.hark fisheries. 

Vol. V, 8276. 8314-45. 

Failure to ensure fail' and 
Iteady prices .tor flah. 

Vol. V, 8278, 8314-40. 

Failure to cive the Central aid 
due to the State in th. 
matter of fisheries. 

Vol. V. 8279. 8314-46. 

Failure to introduce artificial 
rearing ot fish as a means 
of subsidiary income to 
peasants in suitable places 
in the State. 

Vol. V. 8275. 8314-46. 
Failure to open fish clinics to 

give advice in re,ard to 
rearing fish at suitable 
places. 

Vol. V, 8275, 8314-46. 

Failure to open more fry sta-
tions in India for dried 
prawns. 

Vol. V, 8277, 8314-48. 

Failure to organise an effi-
cient sales service of the 
better varieties of fish to 
inland cities in India. 

Vol. 8275. 8314-46. 

Failure to start more fisheries 
and schools for fish-techno-
lolY and marine biololY. 

Vol. V, 8271, 8314-41. 
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PIa AND FISHERYUZS)-con&id. 
DDlANDS FOR GRANTS, 1958-57-

TBA VANCORE-COCHIN: contd. 
Acriculture: contd. 
IIotion to reduce the Demand: 
. ~Ofttd. 

., Failure to start more lubsi-
di!N'y industries in relation 
to fisheriell. 

Vol. V, 8277, 8314-46. 
Inadequate provision for de-

Yelopmental work in the 
field of fisheries. 

Vol. V, 8275, 8314-46. 
Inadequate steps to develop 

marine fisheries. 
Vol. V, 82'18, 8314-46. 

Lack of facilities to preserve 
. IIsh and its transport to in-

terior area!!. 
Vol. V, 8306, 8314-48. 

.ducation: 
Motion to reduce the Demand: 

Necellsity tor startin, more 
fishery schools. 

Vol. V, 8273, 8314-46. 
Industries: 

Motion to reduce the Demand: 
Necessity tor a comprehensive 

scheme for fishing housin, 
and mining. 

Vol. V, 831<', 8314-46. 
Demands for Supplementary Grants, 

1868-57: 
Laccadive, Minicoy and Amindivi 

Islancb: 
Motion to reduce the Demand: 

Question of organising and 
improving the fishing In-
dustry. 

Vol. X, 3135-68, 3171, 3172-
87. 

Proclamation re India's right to re-
,ulate fishing and fisheries in ad-
joining high seas-Laid on the 
Table. 

Vol. X, 3707. 
,ISHERIES DEPARTMENT (TRA-

VANCORE-COCHIN): 
Demands for Grants, 1956-5T-Tra-

vaneore-Cochin: 
Agriculture: 

Motion to reduce the Demand: 
Condition of work of menial 

staft of the fisheries depart-
ment. 

Vol. V, 82'75, 811'-'1. 

FISHERMEN: 

Demands for Grants, 19S8-S7-Tra-
vam:ore-Cochin: 
Airiculture: 

Motion to reduce the Demand: 
Disapproval of policy re,ard-

ing the problems of the--... 
Vol. V, 8278, 8314---41. 

Failure of Government to 
have a system of coaatal 
L'Ommurucations etc., to ,Ive 
timely warning to --. 

Vol. V, 8279, 8314-41. 

Failure of Government to 
take positive and effective 
,s&eps to organise the --
under cooperatives. 

Vol. V, 8278, 8314-48. 

Failure to give adequate 
warnln, in advance re,ard-
ing bad weather to sea-,oin, --. 

Vol. V, 8278, 8314-41. 

Failure to provide adequate 
lIanitary and other public, 
health requirements to the 
flshin. commumty. 

Vol. V, 8278, 8314---41. 

Failure to provide ,Dod drink-10, water in the coastal vil-
la,es of --. 

Vol. V, 8278. 8314-4f1. 

Failure to provide loans on 
euy payment to --, to 
purchase fishing takle, gear 
and other equipment. 

Vol. V, 827'1, 8314-411. 

Failure to provide technical 
help to -- in solving their 
problems. 

Vol. V, 8275,- 8314-48. 

Failure to provide the requir-
ed medical facilities to the 
fishing villages. 

Vol. V, 8278, 8314--48. 

Failure to provide work for 
-- durin. non-fishin, Sd-
1001. 

Vol. V, 8278, 8314-48. 
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FISHERMEN-contd. 
DEMANDS FOR GRANTS. 1955-57-

TRAV ANCORE-COCHIN: contd. 
Agriculture: contd. 
Motion to reduce the Demand: 

contd. 
Failure to stop the exploita-

tion of -. - by religious 
institutions such as chur-
ches through compulsory 
levy of shares in the daily 
catch of fish from the sea. 

Vol. V, 8278, 8314--46. 
Failure to supply yam to --

at subsidised prices. 
Vol. V, 8278, 8314-46. 

Failure. to take effective steps 
for bringing the -- under 
a system of insurance to 
help them in times of dist-
ress. 

Vol. V, 8278. 8314-46. 
Inadequate measures to pro-

vide compensation to--
for loss of life and property 
in storms. 

Vol. V, 8279, 8314-46. 
Inadequate steps taken to help 

to get minimum food 
for subsbtence during 
lean months of fishing . 

Vol. V. 8277, 8314-46. 
Inadequate supply of salt to 
-- at subsidised rates. 

Vol. V, 8274, 8314-46. 

FIVE YEAR PLAN. FIRST: 
Demands for Grants, 1956-57: 

Forest: 
Motion to reduce the Demand: 

Failure to start forest schools 
visualised in para 18 chapter 
37 of the --. 

Vol. III, 4704, 4705, 4706-
30, 4738, 4843-4819. 

Ministry of Food and Agriculture: 
. Motions to reduce the Demand: 

Failure to introdUce any land 
orefonru; during the --. 
Vol. III, 4704-05, 4706-30, 

4731, 4743-4819. 
Less expenditure on soil con-

servation during the --. 
Vol. III, 4704-05, 4706-30, 

4736, 4743-4819. 

FIVE YEAR PLAN, FIRST-contd. 

Demands for Grants, 1956-57: contd. 
Ministry of Home Affairs: 

Motions to reduce the Demand: 
Non-implementation· of va-

rious schemes envisaged in 
-- for welfare of tribal 
people. 
Vol. III, 4938--58, 4961-

5028, 5031, 5051-5110, 
5113-28. 

Non-implementation of the 
various schemes laid down 
in the -- for the improve-
ment of the lot of the sche-
duled castes, Scheduled 
tribes and other backward 
classes. 

Vol. Ill, 4938-58, 4981-
5028, 5029, 5061-5110, 

5113-28, 

Presentatior. of General Budget, 
1956-57: 
Progress made during --. 

Vol. I, 1175-76, 1187. 

Presentation of Railway Budget, 
1956-57: 

Implementation of --

President's Address: 
--, Success of. 

Vol. V, 717-18. 

Vol. I, 6-7, 15. 

FIVE YEAR PLAN, SECOND: 
Business Advisory Committee: 
Motion ore Thirty-fifth Repore re-

commending to Rajya Sabha to 
Join the Committees on the 
--. 

Vol. V, 798~93. 

Business of the House: 
Discussion on --

Vol. V. 8501-12 . 
Demands for Grants, 1956-57: 

Ministry of Education: 
Motion to reduce the Demand: 

Inadequate provision for edu-
cational development in-. 
Vol. III, 5328-5423, 5425, 

5428-82. 
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FIVE YEAR PLAN, SECOND: contd. 
Demands for Grants, 1956-57: contd. 

Ministry of Health: 
Motion to reduce th(: Demand: 

Meagre provision for the es-
tablishment of rural Health 
centres in the --. 
Vol. III, 4250-58, 4260, 

4266--4:318. 
Ministry of Irrigation and Power: 

Motion to reduce the Demand: 
Lack of adequate prOVISIon 

for irrigation and power 1n 
the --. 
Vol. III, 4095, 4096--4142, 
4148-85, 4187. 4188-424'(. 

Message from Rajya Sabha concuI'-
ring in the recommendation of Lok 
Babha to join in the Committees 
on the --. 

Vol. V, 8367. 
Presentation of General Budget, 

1956-57. 
Vol. I, 1176, 1177, 1178, 

1207-08. 
Presentation of Railway Budget, 

1956-57. 
Railway's --. 

Vol. I, 718-22. 
President's Address: 

Targets of --. 
Vol. I, 8-9, 16-17. 

Proceedings and Synopsis thereot 
of Committee 'B' on -- Laid on 
th~ Table. 

Vol. VI, 1258. 
. Proce(!dings and Synopsis thereof 

of Committ~e 'C' on -Laid on 
the Table. 

, Vol. VI, 626. 
Proceedings and synopsis thereof 

of Committee 'D' on-Laid on the 
Table. 

Vol. VI, 1704. 
Report of Planning Commission 

on-Laid on the Table. 
Vol. V. 8361-66. 

Resolution re --. 
Vol. V, 9383-94] I, 9419-35, 

9438-9501, 9581-9704. 
Vol. VIII, 6254-6396, 6620-

8780. 
Statement re Report of the Plan-

ning Commission on --. 
Vol. V, 8361-66. 

FIVE YEAR PLAN, SECOND: contd. 

Synopsis of proceedings of Com-
mie :ec on the - Laid on the 
Table. 

Vol. V, 9235. 

FLOOD(S): 
Calling Attention. to Matter ot Ur-

gent Public Importance: 
Floods in Assam and relief ren-

dered. 
Vol. VIII. 6618-20. 

Floods in Tehri-Garhwal. 
Vol. VIII, ,6981-84. 

Demands,~or Supplementary Grants, 
1955-56: 
Miscellaneous Departments and 

other EXPenditure under the 
'Ministry ot Finance: 

Motion to reduc"e-the Demand: 
Assistance for natural cala-

mities and scarcity-
affected areas. 

Vol. I. 1256-71. 
Half-an-hour PiscUlIsion re ftood-

affected displaced persons in 
Agartala. 

Vol. VII, 3394-3408. 
Motion for· Adjournment: 
Floods in the country. 

Vol. VI, 1-2. 

Floods in Tripura. 
Vol. VII. 2221-17. 

Floods in Uttar Pradesh. 
Vol. VIII, 6974-76 . 

Relief measures in flood-affected 
areas at Eastern U.P. 

Vol. X, 3887-90. 

Statement on flood situation - Laid 
on the Table. 

Vol. VIII, 5183-84. 

Statement on ftood situation in 
Madras and Travancore-Cochin -
Laid on the Table. 

, Vol. VII, 4085. 
Statement re -- situation in the 

country. 
Vol. X, 2641-44. 

Statement re -- situation in the 
country - Laid on the Table. 

Vol. X, 2Ml 



J:IfJ)U TO LOll: IA8HA D .. AT8S--PAft • 

l"LOOD CONTROL: 

Demand. for Grants, 1958-57: 
Ministry of Irrigation and Power: 

Motions to reduce the Demand: 

FLOUR: 

Delay in undertaking con-
crete measures for the 
narrowing of certain parts 
of river Rupanarayan to 
facilitate water transport, 
-- etc. 
Vol. III, 4095, 4096-4142, 

4148-85, 4188--4247. 
Need for speeding up --

measures and irrigation 
work in Tripura. 
Vol. III, 4095, 4096-4142, 

4143, 4148--85, 4188--4247. 
Need of integrating the Kan-

sabati scheme with the silai 
scheme in order to prevent 
floods in the Ghatal sub-
division. 

Vol. III, 
4148-85, 

4095, 4096-4142, 
4187, 4188--4247. 

Need of making certain ad-
justments in Kansabati 
scheme to ensure flood con-
trol in the lower regions 
and supply of irrigation 
water in such areas as Pan-
skura and parts of Daspur 
in the district of Midnapur. 
Vol. III, 4095, 4096-4142, 

4148-85, 4188--4247. 

Need at undertakin, a --
scheme to protect the com-
mercial town of Ghatal 
under the town protection 
scheme. 
Vol. III, 4095, 4096-4142, 

4148-85, 4186, 4188-4247. 

Demands for Grants, 1956-57: 
Agriculture: 

Motion to reduce the demand: 
Need. to encourage corn --

growing in the State. 
Vol. III, 4704, 4705, 4706-

30, 4739, 4743--481G. 

FLYING CLUB(S): 

Demands for Grants 1153-57: 
Defence Servi~. Effective 

Air Force: 
Motion to reduce the Deman.: 

Need for adequate aida au 
lubsidies to -- and ,Jid-

ing club. 
Vol. II, 3180--3243, 3211, 

3253--3314. 

FOOD ADULTERATION RULES: 

See "Prevention of Food Adultera-
tion Rules". 

FOOD AND P_GRICULTURE, MIN-
ISTRY OF: -""7 I , 
Demands for Grants, 1956-57: 

Vol. III, 4705--4821. 
Motions to reduce the Demand: 

Advice to the State Govern-
ment, regarding conferment 
of security of tenure. 
Vol. III, 4704-05, 4706-31, 

4735, 4713--4811. 

Advice to the States rcgardinl 
distribution of lands above 
ceiling. 

Vol. III, 4704-05, 4706-31, 
4736, 4743-4811. 

Attitude towards U.S. farm sur-
plus disposal. 

Vol. III, 4704-05, 4708---31, 
4732, 4743-4811. 

Charles for reclamation .1 
land by the Central Tractor 
Organisation. 

Vol. III, 4704-05, 4708-31, 
4733, 4743--4811. 

Co-ordination between the 
Forest Research Institute ani 
the States in the matter of 
cultivation of certain proftt-
able herb!';. 

Vol. III, 4704-05, 4706--30, 
4737, 4743--4811. 

Deep sea fishing. 
Vol. III, 4704-05, 4706-31, 

4732, 4743--4111 . 
. -- _. __ ._. ... .-... --_._--_ .. _----------------_ ..... 
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FOOD AND AGRICULTURE, MINIS-

TRY OF: contd. 

~) 

Demands for Grants, 1956-57: CORtei. 
Motions to reduce the Demand: 

COfttd. 

Delay in imparting advice to 
State Governments about cer-
tain land reform measures. 

Vol. III. 4704-05, 4708~O, 
4735, 4743-4819. 

Delay in taking land census. 
Vol. III, 4704-05, 4706-30, 

4735, 4743--4819. 
Delay in taking measures re-

garding the establishment of 
warehousing godowns. 

Vol. III, 4704-05, 4706-30, 
4734, 4743--4819. 

Denial of rights to the people 
Jiving in or near forests. 

Vol. III, 4704-05, 4706-30, 
4737, 4743--4819, 

Development of marketing or-
lanisations. 

Vol. III, 4704-05, 4706-30, 
4736, 4743--4819. 

Dissemination of agricultural in-
formation. 

Vol. III, 4704-05, 4786--30, 
4733, 474~819. 

Disllemination of knowledge 
about research on boro 
paddy. 

Vol. III, 4704-05, 4706-30, 
4735, 4743---f819. 

Facilities for preservation of 
potato. 

Vol. III, 4704-05, 4708-30, 
4735, 4743--4819. 

Failure of Government to ,ive 
adequate assistance to small 
ki.am to increase production. 

Vol. III, 4704-05, 4706-30, 
4731, 4743---f819. 

Failure of the Government to 
popularise the co-operative 
movement in India. 

Vol. III, 4704-05, 470~0, 
4731, 4743-4819. 

Failure to advise the State 
Governments on effective 
steps for successful land re-
form •. 

Vol III, 4704-05, 470~O, 
4731, 4743--4811. 

i' 
I 
I 

FOOD AND AGRICULTURE, MINIS-
TRY OF: ccmtd. 
Demands tor Grants, 1956-57: CORtei. 
Motions to reduce the Demand: 

comel. 
Failure to introduce any land 

reforms during the First 
Five Year Plan. 

Vol. III, 4704-05, 4706-30, 
4731, 4743-4811. 

Failure to prevent recent 
abnormal rise in prices of 
rice in Calcutta and other 
industrial areas. 

Vol. III, 4704.;.05, 470~O, 
4732, 4743--4811. 

Farm Youth Exchange Pro-
gramme. 

Vol. III, 4704-05, 4708-30, 
4732, 4743--4819. 

Farmers" Forum. 
Vol. III, 4704-05, 4706-30, 

4732, 4743---f81 •. 
Forest dl'velopment policy. 

Vol. III, 4704-05, 4706-31, 
.732, 4743--481 •. 

Gur price. 
Vol. III, 4704-05, 4706-30, 

4734, 4748--4811. 
Inability to distribute requisite 

quantity of improved jute 
.eeds. 

Vol. III, 4704-05, 4706-38, 
4733, 4743--4811. 

Inability to reduce the hi,h 
price of potato seeds. 

Vol. III, 4704-05, 4706-30. 
.. 4731. 4748--481 •. 

Internal movement. of tood-
.rains. 

Vol. III, 4704-05, 4701-30, 
4734, 47ft-.1819. 

Lac cultivation and lac indus-
try. 

Vol. III, 4704-05, 4706-10, 
4733. 4743-4819. 

Lack ot proper advice to the 
States retarding the manner 
of consolidation of land hold-
ings. 

Vol. m, f"I04-05, 4708-31, 
4736, 4743--4811 . 

..... _-_ .. _--------_ .. , ._---
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FOOD AND AGRICULTURE, MINIS-
TRY OF: contd. 
Demands for Grants, 1956-57: contd. 
Motions to reduce the Demand: 

contd 
Less expenditure on soil con-

servation during the First 
Five Year Plan. 

Vol. III, 4704-05, ''106-30; 
4737, 4743-4819. 

Need for establishing a unit -()f 
the Central Tractor Organis-
ation for bringing under cul-
tivation vast areas of cultiv-
able land in Tripura. 

Vol. III, 4704-05, 4706-30, 
4737, 4743-4819. 

Need for improvement of 
sta~stics. 

Vol. III, ·4704-05, 4706-30, 
4736, 4743--4819. 

Need fOol"' irrigational tube-wells 
in parts of West Bengal. 

Vol. III, 4704-08, 4706-30, 
4734, 4743--4819. 

Need to eneourage the tobacco 
growers of Tripura by way of 
loans and other lenns of aid 
in Tripura. 

Vol. m. 4704-05, 4706-30, 
4730, 4743-4819. 

Need to give aid for land re-
clamation to peasants in 
Tripura. 

Vol. III, 4704-05, 4706-30, 
4731, 4743-4819. 

Need to give effect to the pro-
posal for land reform by the 
various organisations and by 
the Government of Tripura. 

Vol. III, 4704-05, 4706-30, 
4731, 4748-4819. 

Need to give financial aid to the 
existing fisheries started by 
the tribal people and displac-
ed persons in Tripura. 

Vol. III, 4704-05, 4706-29, 
4730, 4743-4819. 

Need to give seed and manure 
to th.~e joomias who have 
been settled on land by the 
Tribal Welfare Department 
in Tripura, 

Vol. m, 4704-05, 4708--30, 
4780, 4743-4819. 

I 
I , 
j 

I 
I 

FOOD AND AGRICULTURE, MINIS-
TRY OF: contd. 
Demands for Grants, 1956-57: contd. 
Motions to reduce the Demand: 

contd. 
Need to help those villagers who 

have attempted to dig 
canals to irrigate fallow 
land. 

Vol. III, 4704-05, 4706-30, 
4730, 4743-4819. 

Need to provide financial aid 
tor starting fisheries in the 
tribal villages. 

Vol. III. 4704-5, 4706-29, 
4730, 4748-48111. 

Need to take up minor irrigat-
ion schemes in Ghoramara and 
other o:reas in Tripura. 

Vol. III, 4'104-05, 4706-30, 
4731, 4743-4811. 

Policy about price of rice 
Vol. III, 4704~05, 4708-..30. 

4732, 4743---4819. 
Policy of exporting foodgrainll. 

Vol. III. 4704-05, 4706-30, 
4733. 4743-4819. 

Policy regarding distribution of 
sugar. 

Vol. III, 4704-05, 4706-30, 
4732, 4743---4819. 

Policy towards prices of com-
l'l'I1!rcial crops. 

Vol. nI, 4704-05, 4706-30, 
4733, 4743--4819. 

Poultry schemes, 
Vol. III, 4704-05 4706-30 

4737, 4743--4819: 
Prices of sugar and sugarcane. 

Vol. In, 4704-05, 4706-30, 
4734, 4743--4819. 

Provision for scarcity areas. 
Vol. III, 4704-05, 4708-30, 

4732, 4748-481!t. 
"Rice millIng. 

Vol. m, 4704-05, 4706-30, 
4734, 4743-4819. 

Scarcity conditions and relief 
measures. 

VOl. III, 4'704-05. 4708-30, 
4735, 4743-f81t . 

. _-_ .. _---_ .. - ---.--~--
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FOOD AND AGRICULTURE, MINIS-
TRY OF: contd. 
Demands for Grants, 1956-57: contd. 

Motions to reduce the Demand: 
contd. 

Slow progress in development 
of co-operative organisation. 

Vol. III, 47(K-05, 4706-30, 
4736. 4743-4819. 

Speedier implementation ot re-
commendations of All India 
Rural Credit Survey Com-
mittee relating to Food and 
Agriculture Ministry. 

Vol. III. 4704-05, 4706-30. 
4736. 4743--"819. 

Steps for the improvement of 
land records. 

Vol. III, 4704-05. 4706-30, 
4737, 4743--4819. 

Step!! to develop animal hus-
bandry. 

Vol. III. 4704-05, 4706-30, 
4734. 4743-481D. 

Storage policy. 
Vol. III. 4704-05, 4706-30. 

4734. 4743-4819. 
Unsatisfactory progress in re-

gard to fixation of land ceil-
ings. 

Vol. III. 4704-05. 4706-30. 
4743--60. 4781--4819. 

Demands for Grants on Accounts. 
1956-57. 

Vol. II. 2219, 2226. 

FOODGRAIN(S): 
Calling Attention to Matter of 

Urgent Public Importance: 
Situation arising out of invalida-

tion of Manipur -- (Move-
ment) Control Order, 1951. 

Vol. II. 2382. 
Demands tor Grants, 1956-57: 

Ministry of Food and Agriculture: 
Motion to reduce the Demand: 

Internal movements of --. 
Vol. III, 4704-05, 4706-30, 

4734. 4743--4819. 

Policy ot exporting --. 
Vol. III, 4704-05, 4706-30, 

4733, 4743-4819. ---.----- .-.... -.-.. --.--.----. 

FOODGRAIN(S): contd. 
Demands for-Grants, 1956-57: con.'ct. 
Ministry of Food and Ag.riculture: 

-contd. 
Motions to reduce the Demand~ 

cCJntd. 
Scarcity conditions and relief 

measures. 
Vol. III, 4704-05, 4706-30, 

4735, 4743--4819. 
Storage policy. 

Vol. III, 4704-05, 4706-30, 
4734. 4743--4811. 

Pu.rchases of foodgrains. 
Vol. III, 4704, 4706, 4606-30, 

4743--60, 4761-4819, 4820. 
Demands for Grants on Account, 

1956-57: 
Purchases of foodgrains. 

Vol. II, 2219, 2240-41. 
Demands for Supplemental·y 

Grants, 1956-57: 
Purchases of foocigrains. 

Vol. VII, 3848-3907, 3908'. 
Manipur Foodgraina (Movement)-

Control Order, ID56-Laid on th& 
Table. 

Vol. I, 1341-42. 
Statement re measures fOr C!heck-

in, -- prices. 
Vol. VII. 3255. 

Tripura Food,rains (Movement)· 
Control Order, 1955-Laid on the 
Table. 

Vol. V, 8827. 
See also "Grow More Food Cam-

paign". 

FOREIGN AFFAIRS: 
Statement on --. 

Vol. II, 3041-50. 

FOREIGN CAPITAL: 
See "Capital, Foreign". 

FOREIGN COUNTRY(lES): 
Demands for Grants, 1958-57: 

External Affairs: 
Motion to reduce the Demand: 

Sendin, of cultural missions 
to-. 

Vol. III, 
3708, 

3800-86, 3689-
3720--83, 3781. 

3764-'71. 
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FOREIGN COUNTRY (IES) : con.d. 
Demands for Grants, 1956-57: contd. 

MInistry of Education: 
Motion t(l reduce the Demand: 

Failure of Government to 
live sufficient number of 
l!cholarships to Andhra 
students for technical edu-
cation abroad. 

Vol. III, 5388-5423, 
5424, 5428-82. 

President's Address: 
Relations with --. 

Vol. I, 12. 
(In Hindi) 1-2. 

FOREIGN EXPERT(S): 
Demands for Grants, 1956-57: 

Capital Outlay of the Ministry 
of Production: 
Motion to reduce the Demand: 

Delay in bringing into full 
operation the machine tool 
industry with special re-
ference to the work of --. 

Vol. III, 4422-77, 4481, 
4481-4534, 4541-53. 

Demands for Supplementary Grants, 
1958-57: 
Ministry of Natural Resources and 

Scientific Research: 
Motion to reduce the Demand: 

Emoluments of --. 
Vol. X, 3237-41, 3242, 

3243--53. 

FOREIGN POLICY: 
See "External Affairs". 

FOREIGN SERVICE, INDIAN: 
See "Indian Foreign Service". 

FOREIGN VISITORS, DISTINGUIS-
HED: 
Demands for Grants, 19M-57: 

Cabinet. 
Motion to reduce the Demand: 

Expenses by the Govern-
ment Hospitality Organisa-
tion on the RU.'lSian digi-
taries. 

Vol. m, 493S-58, 4961-
1028, 5032, 5051-5110, 

5113-28. 

FOREIGNERS LAWS 
MENTS) BILL: 

See under "Bill <I)". 
FOREST: 

Demands for Grants, 1958-57: 
Vol. III, 4705, 4706-29, 4737-

38, 4743-60, 4761-4811. 

Ministry of Food and Agriculture: 
Motions to reduce the Demand: 

Denial of rights to the people 
living in or near --. 
Vol. III, 4704·05, 4706-30, 

4737, 4743-4811. 
Forest development policy. 

Vol. III, 4704-05, 4706-30, 
4732, 4743--481 •. 

Failure to s:-art forest schools 
visualised in para. 18 chap-
ter 37 of the Fi.rst Five Year 
Plan. 
Vol. III, 4704-05, 4706-30, 

4738, 4743-481 •. 
Indiscriminate slaughter of 

game in the forests. 
Vol. III, 4704-05, 47015-30, 

4738, 4743-481 •. 
Need to release all cultivable 

plain lands under reserved 
forests for giving to landle~ 
tribals. 
Vol. III, 4704-05, 4706-38, 

4738, 4743-4811. 
Need to release from forest 

reservation all plain land. 
which can be converted into 
cultivable lands to make 
them available to landlellll 
tribal!. 
Vol. III, 4704-05, 4706-31, 

4738, 4743-481 •. 
Need to set up a Women"ll 

food Council at Agartala for 
establishing Annapurna res-
taurants. 
Vol. III, 4104, 4705, 4708--30, 

4737, 4743--481 •. 
Need to take proper steps to 

eradicate corruption in thE" 
Forest Department. 

Vol. III, 4704-05, 4708-38, 
47U-1O, 4781-u1. •. 

.. 



FOREST: ccmtd. 
Demands for Grants, 1956-57: contd. 
Ministry of Food and Agriculture: 

cOlidd. 
Motion to reduce the Demand: 

contd. 
Service conditions of the em-

ployees of the Forest Re-
search Institute, Dehra Dun. 

Vol. m, 4704-05, 4706-30, 
4738, 4743-481IJ. 

Demands for Grants on Accounts, 
1958-57. 

Vol. II, 2219, 2226-27. 
Demands for Grants, 1956-57-

Travancore-Cochin. 
Vol. V, 8261, 8282-83, 8291, 

8314-46, 8349, 8350. 
Motion to reduce the Demand: 

Emoluments of low paid sta1l 
in the Forest Department. 

Vol. V, 8291, 8314--46. 
Failure to start an industry to 

extract alkaloids and thp 
essence of medicinal plants 
of wild growth in Travan-
core-Cochin forests. 

Vol. V, 8283, 8314--46. 
Inadequacy of development 

schemes. 
Vol. V, 8291, 8314-46. 

Lack of a proper scheme to 
collect plants of known 
medicinal value. 

Vol. V, 8283, 8314-86. 
Necessity for intensifying the 

a1lorestation scheme in res-
pect at cashew plantati.ns. 

Vol. V, 8291, 8314--46. 
Policy in regard to concessions 

given to F.l.T. Ltd. 
Vol. V, 8291, 8314--46. 

Policy in regard to contracts 
under the Forests Depart-
ment. 

Vol. V, 8282, 8314-46. 
Policy in regard to the mainte-

nance of vehicles. 
Vol. V, ~91, 8314--46. 

Policy of a1lorestation and indis-
criminate deforestation. 

Vol. V, 8282, 8314-46. 
Policy of deforestation. 

Vol. V, 8282, 8314--48. 

FOREST: ccmtd. 
Demands for Grants, 1956-i7-

Travancore-Cochin: contd. 
Motion to reduce the Demand: 
ccmtd. 

Policy of keeping staft requirM 
for P.W. Gangs, loco staft, 
ta.rlftl.c sta1l, telephone fitters, 
watchmen etc.. on temporary 
basis. 

Vol. V, 8282, 831~. 
Policy regarding the removal of 

canes for use by bona {ide 
cane workers. 

Vol. V, 8282, 8314-46. 
Demands for Grants on Account, 

1956-57-Tra vancore-Cochin. 
Vol. III, !854. 

FOREST DEPARTMENT: 
Demands for Grants, 1956-57: 

Forest: 
Motion to reduce the Demand: 

Need to take proper stepa 
to eradicate corruption in 
the --. 
Vol. III, 4704-05, 4706-30, 

4743-60, 4761-4811. 

FOREST RESEARCH INSTITUTE, 
DEHRADUN: 
Demands for Grants, 1956-57: 

Foretlt: 
Motion to reduce the Demand: 

Service conditions of the 
employers of the --. 

Vol. III, 4704, 4705, 4706--3t, 
4738. 4743-481 •. 

Ministry of Food and Agriculture: 
Motion to reduce the Demand: 

Co-ordination between thf! 
Forest Research Institute 
and the States in the matter 
of cultivation of certain pro-
lltable herbs. 
Vol. III, 4704-05, 4706-31, 

4737, 4763--481 •. 

FOREST SCHOOLS: 
Demands for Grants, 1956-5'7: 

Forest: 
Motion to reduce the Deman4: 

Failure to start -- vasualla-
ed in paora. 18 chapter 37 of 
the First Five Year Plan. 
Vol. III, 4704-05, 4706--30, 

4738, 4843-481 •. 
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FOREST TAX(ES): 

Demands for Grants, 1956-57: 
Ministry of Rehabilitation: 

Motion to reduce the Demand: 
Exemption of displaced per-

sons from payment of --. 
Vol. III, 3870, 3871-3916, 

3919-57, "014-94. 

FOTEDAR, PANDIT: 

Abducted Persons (Recovery and 
Restoration) Continuance Bill: 

Motion to consider. 
Vol. IX, 738, 748-53. 

Committee on Absence of Members 
from the Sittingll of the House: 
Motion re Eiehteenth Report. 

Vol. IX, 1799-1800. 

Criminal Law Amendment Bill (bll 
Shri M. L. Agrawal): 

MoUon to consider and amend-
ment to circulate. 

Vol. IX, 966. 

General discussion of the General 
Budget, 1956-57. 

Vol. II, 2720-28. 

FOUNTAIN PENS: 

Correction of Answer to the Starred 
question No. 1203 Te -- "Parkar 
51". 

Vol. V, 7721-22. 

FREIGHT CHARGES: 

Demands for Grants, 191)6-57: 
Ministry of Transport: 

Motion to reduce the Demand: 
Policy in regard to the shipp-

ing freight on coastal 
and foreign shipping. 

Vol. II, 3460.-.,3516, 3517, 
3520-33. 

FRENCH POSSESSIONS IN INDIA: 

Treaty of cession of certain French 
Establishments-Laid on the 
Table. 

Vol. V, 9711. 

FRONTIER ADMINISTRATIVE SER-
. VICE, INDIA: 

See "Indian Frontier Administrative 
Service". 

FRUIT-CANNING INDUSTRY: 

Demands for Grants, 1956-57: 
Miscellaneous Departments and 

other Expenditure under the 
Ministry of Food and Agri-

culture: 
Motion to reduce the Demand: 

Need to start -- by the 
Government of Tripura. 
Vol. III, 4704, 4705-06, 
4706-30, 4743, 4743-

dl'. 

FRUIT PRODUCT ORDER: 

Notification on making certain 
amendment in -- Laid on the 
Table. 

Vol. VI, 5. 

GADGIL, SHRI: 

Bihar and West Benga) (Transfer 
of Territories) Bill: 
Motion to consider as reported b) 

Joint Committee. 
Vol. VII, 3426, 3428, 3432, 

3434, 3473, 3~4, 3516-20, 

Consideration of clauses. 
Vol. VII, 3558. 

Business Advisory Comm.\Uee: 
Motion re Thirty-second Report. 

Vol. IV, 5631, 5653. 

Motion Te Thirty-eight Report. 
Vol. VI, 630-31. 

Business of the House. 
Vol. V, 8961, 9715. 

Vol. X, 2949. 

Central Excise. and Salt (Second 
Amendment) Bill: 

Motion to consider. 
Vol. X, 3606, 3607, 3612, 3613, 

19, 3621, 3824-

Date of general elections. 
Vol. VIII, 69'17 --_.-_ ...... -_._-----_ .. _-------------------
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GADGIL, SHRI: contd. 
'Death of Dr. Arnbedkar. 

Vol. X, 2066-67. 

Demands for Grants, 1956-57 per-
taining to the Ministry of Exter-
nal Affairs and motions to reduce 
the Demands. 

Vol. III, 3608, 3706-03, 3720-
24, 3745. 

Demands for Grants, 1956-\17 per-
taining to the Ministry of Home 
Affairs and motions to reduce the 
Demands. 

Vol. III, 4965-71. 
Demands for Grants, 1956-57 per-

taining to the Ministry of Reha-
bilitation and motions to reduce 
the Demand~. 

Vol. III, 3894. 
Discussion re fixation of pay scales 

and other service conditions of 
employees of Life Ins\1rance Cor-
poration. 

Vol. X, 3276-79. 
Discussion re strike situation in 

Kharagpur. 
Vol. V, 9804, 9806, 9808, 9811-

14. 
Finance Bill: 

Motion to consider. 
Vol. IV, 5887, 5890, 591l. 

Finance (No.2) Bill: 
Motion to consider. 

Vol. X, 2084, 2088-90, 2576, 
2577, 2581--92. 

Finance (No.3) Bill: 
Motion to consider and amendment 

to refer to Select Committee. 
Vol. X, 2084, 2088-90, 2576, 

2!;77, 2581-92. 
General .(.1iscussion of the General 

Budget. 1956-57. 
Vol. II, 2678, 2679, 2685, 2691, 

2709-20. 
Hindu Succession Bill (as passed by 

Rajya Sabha): 
Consideration of clause!l. 

Vol. IV, 7108-09, 7269. 
Life Insurance (Emergency Provi-

sions) Bill: 
Mo'!on to consider. 

Vol. I, 1351, 13'72-'79. 

GADGIL, SHRI: contd. 
Life Insurance Corporation Bill: 

Motion to consider as reported by 
Select Committee. 

Vol. V. 8975-80. 

Consideration of clauses. 
Vol. V, 9214. 

Manipur State Hill Peoples (Ad-
ministration) Regulation (Amencl-
ment) Bill, 194'7: 
Motion for leave to withdraw. 

Vol. II, 2658. 

Motion on Address "y the President.'// 
""01. I, 467~7'. 

Motion re Dr. Appleby's Report on 
Re-examin!ltion of India'!: Admi-
nistrative systetn. 

Vol. VIIT, 65->3, 6567, 65ft, 
657~88. 

Motion re intemational situation. -
Vol. IX, 409, 416-24. 

Pro(,eedings of Legislatures (Protec-
tion of Publication) Bill (btl Shrl 
FeToze Gandhi): 
Motion to conside~. 

Vol. II, 3562, 3571- .. 75. 

Motion to consiciE'r and amend-
ment to refer the Select Com-
lIlittee. 

Vol. III, 4633, 46:ii. 

Question of privilege. 
Vol. VIII, 6998, .7001-02. 

Representation of the People (Se-
cond Amendment) Bill: 
Consideration of clauses. 

Vol. V, 8691-95. 

Resolution rc cedtng 0:1 income of 
an individual. 

Vol. V, 9511-16, 95Z8. 

Resolution re enquiry into workln, 
of Income Tax Department. 

Vol. VI, 430, 431-12. 

Resolution re Second Five Year 
Plan. 

Vol. V, 9450. 
Vol. VIII. 701~. 7019, 70'Z8, 7018-•• 



GADGIL, SHRI: contd. 
Statement re train accident between 

Jadcberla Imd Mahbubna,ar. 
Vol. VIII, 5782. 

State. Reora-nisation Bill: 
Motion to r~fcr to Joint Com-

mitee. 
Vol. IV, 8083, 8180-89. 

Motion to consider as reported 
~ Joint Committee. 

Vol. VI, 1282-98, 1521, 1659, 
166'1 

Consideration of clause •. 
Vol. VI, 1695, 1781, 1908, 1916, 

1921, 1125, 1928, 1927, 1036, 
]940-51, 2088. 
Vol. VII, 2567, 2678, 2588, 261H, 

2701, 2718, 2780-83. 
Travancore-Cochin Al-propriation 

(Vote on Aceo'Int) Bill: 
Motion to consider the amend-

ment mad·~ by Rajytl 3abha. 
Vol. IV, 7097. 

Treaty of cession of certain French 
Establishments: 
Laid on th'! Table. 

Vol. V, 9713. 
GADILINGANA GOWD, SHRI: 

Constitution (Ninth Amendment) 
Bill: 
lIotion to reter to Joint Com-

mittee. 
Vol. IV, 6583. 

Demands for Grants, 1956-57 
pertaining to the Ministry of 
Commerce and Industry and 
motions to reduce the Demands. 

Vol. III, 5218, 5219, 5221, 5222, 
5227, 5270-76. 

Demands for Grants, 1956-57 
pertaining to the Ministry ot 
Communications and motions to 
reduce the Demands. 

Vol. II, 3387. 
Demands for Grants, 1956-57 

pertaining to the Ministry of 
Education and· motions to 
reduce the Demands. 

Vol. III, 5424, 5427, 5428. 
Demands for Grants, 1956-57 

pertaining to the Ministry of 
FinllRC!e and motions to reduce the 
Demands. 

Vol. III, 5589-40, 5541. 

GADILINGANA GAWD SRRI: c<mtd. 
Demands for Grants, lit6-5'1 

pertaininl to the Ministry of 
Home Aft'airs and motioM to 
reduce the Demands. 

Vol. III, 5030, 5050. 

Demands for 
pertaining to 
Transport and 
the Demands. 

Grants, 1956-57 
the Ministry of 

motions to reduclt 

Vol. II, 3511. 

Demand. for pr~ntl, 1956-57 
Railway. and ml)hons to r~dllee 
the DemaDdi. 

Vol. II, 1940, 2036, 2084, 
2128, 2182. 

Demancll for Supplementary Grants. 
UI55-56-Railways and Demands 
for Excess Grants, 15150-51, 1951-
:12, 1952-5S-Railway:.l. 

Vol II, 2326-3B. 

Motion on Address by the Presi-
dent. 

Vol. I, 352-53. 

Resolution re fixing a target date 
for prohibition. 

Vol. II, 2858, 2864, 2866, 2906. 

Resolution re Second Five Year 
Plan. 

Vol. V, 9489. 
Vol. VIII, 6377 -84 .. 

Scheduled Castes and Scheduled 
Tribes Orders (Amendment) 
Bill: 
Consideration of clauses. 

Vul. VIII, 64'17-79. 

States Reorganisation Bill: 
Consideration ot clauses. 

Vol. VI, 1676, 1708, 1709, 1710. 
1711, 1715, 1716, 1723, 1730, 
1793--96, 2065, 2066, 2072. 

Vol. VII, 2304. 2306, 2343-44. 
2507. 

Motion to pass, as amended. 
Vol. VII, 2835, 2841_ 
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GANDHI, SHRI FBROZZ: 

AlI'icultural Produce (Development 

/ 
and Warehousin,} Corporations 
Bill: 
Motion to consider. 

Vol. V, 7134, 7818. 

Bankinl Companiel (Amendment) 
/ Bill: 

" Motion to conaider and amend-
Ment to reter to Select Com-
mittee. " 
Vol. X, 1851, sseo, 8917, 3948. 

Jhllineu of the HoWitt. 
VoL I, 1184. 

Vol. II, a536. 
Vol V, 9'714. 

Vol. VIII, dOBS. 
Vol. IX, 1526, 1527. 

CQmmittee on Private Members' 
Bills and Resolutions: 
Preaentation 01. Forty-seventh 

Report. 
Vol. II, 3177. 

Constitution (Ninth Amendment) 

/ 
Bill, 1956; 
Motion to reter to Joint Com-

mittee .. 
Vol. IV, 6495. 

Constitution (Tenth Amendment) I Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. V. 775.5, 7756. , 

Correction of answer to Question 
Nos. 249 & 27g re purchase of 
air-craft. 

Vol. II, 1969. 
Demands tor Excess Grants, 1953-

/ 54-Railw,ays. 
, " Vol. X, 3417, 3447, 3448. 

. Demands for Gra'nts, 1956-57 per-
/ taining to the Ministry of 

Commerce and Industry and 
motions to reduce the Demands. 

Vol. m. 5198, 5210. 

Demands for Grants. 1956-57 per-r taining to the Ministry of 
Defence and motion to reduce the 
Demands. 

Vol. II. 3302. 

GANDHI, SHRI FEROZB: eontd. 
Dem-.nds tor Grants, 1958-67 per-

/' tainin. to the MInistry at 
Finance and motionl to reduee 
the Demands. 

Vol. Ill, 3361. .. 
Demands tor Grantl, 1916-57 per-

/ taininl to the Miniltry or 
Food and .,..ricuJture and 
llJotions to reduce the Demaneil. 

t.r~.. . Vol. III, 4784, 4808, 4813, 4S1D. 
~amneil for Grant., 1956-57 per-

. tamine to the Miniltry ot' 
luilation and Power alld 
motions to reduce the Demaneil. 

Vol. III, 4104, 4105. 
Demandl for Grantl, 1958-5'7 per-

taininl to the Miniltry of 
Labour and motions to reduce the-
Demands. 

Vol. III, 4'61, 4863. 

Demandl for Grants, 11356-57 per-
/ taininl to the J.finistry of' 

Natural Resources and Scientiftc-

I Research and motions \0 reduce 
the' Demaneil. 

.... 'Vol. III, 4557, 45118. V Demands for Grants, 1956-57 per-
taining to the Ministry ot 
Production and motions to reduce 
the Demands. 

I Vol. III, 4551. 

i Demands for Grants, 1956-S7 
, / pertaining to the Ministry of 

I . Rehabilitation and motion to. 
reduee the Demands. 

I Vo1. III, 4026, 4027. 

I/Demands for Grants, 1956-57 per-
taining to the Ministry of Works,. 

! Housing and Supply and motions 
f to r(iduce the Demands. 

Vol. III, 4372. X· Demands for Supplementary 

.
• .. Grants, 11J56-57 pertaining to the 
I - Ministries of Commerce and In-
, ... dustry, Finance, Food and Alri-

"" .. culture, Home Affairs and Trans-
port. 

Vol. VII, 3880, J8IL 



INDEX TO LOK SABRA DEBATES--PART II 
-._ .. __ ._----_ ..... _---_ ... _-_ ...•... _ ..•. __ . __ .- ........ _ ....•.• _._._._ .. . 

GANDHI. SHRI FEROZE: contel. 
Demands for Supplementary Grants, 

·1956·57 pertaining to the Ministry 
of Communications and motions 
to reduce the D~ands. 

Vol. X, 3204. 

• Demands for Supplementary Grants, 
1956-57-Railways and motions to 
reduce the Demands. 
~ . Vol. X, 3417, 3447, 3448. 

Discussion re fixation of pay scales 
and other service conditions of 
-employees of Lite Insurance Cor-
poration. 

Vol. X, 3299-3300, 3317. 

JDiscussion re strike situation in 
Kharagpur. 

Vol. V, 9800-02, 9804, 9805, 9810, 
9815. 

. inance Bill: 1
~ 

Motion to consider. 
. Vol. IV, 5'724,58211. 

-l'-~~~~;deration of clauses. . 
Vol. IV, 5982. 

"-
.Finance (No. 2)Bil1: 

V Motion to consider. 
Vol. X, 27 ••. 

Finance (No.3) Bill: 
Motion to consider and amend-

ment to refer to Select Com-
mittee. 

Vol. X, 274 •. 

~eneral discussion of tbe General 
Budget, 1956-57. 

Vol. II, 2562. 

..../Oovernment Premises (Eviction) 
Amendment Bill: 
Motion to consider as reported by 

Select Committee: 
Vol. VII, 4059-60, 04061, 04062, 

4063. 

Motion to pass, as amended. 
/ Vol. VII, .269-70, 4271, 4272. 

JHalf-an hour discussion re cement. 
Vol. IV, 6826. 

Ha~an-hour discussion re sugar-
cane. 

Vol. V, 9560, 9561, 9566. 

GANDHI, SHRI FEROZE: con1d. 
\.o1fi~du Succession Bill (as passed by 

Rajya Sabba): ..• 
Consideration of clauses. 

. Vol. IV, 7215. 

~ Insurance (Emergency Provi-
sions) Bill: 
Motion to consider. 

Vol. I, 1350-61, 1388, 1Sn, 
1390, 10466, 1521. 

~;fe Insurance Corporation Bill: 
Motion to consider, as reported by 

Select Committee. 
Vol. V, 8979, 8980. 

. /Motion re Report of Government 
Inspector of Railways on derail-
ment of 319 Down Express. 

Vol. X. 1992-2000, 2006, 2008, 
2009, 20Z., .2033, 2035, 2038, 

" 20.1, 2044, 20.8-5 •. 
V'Motion 1'e Report of U.P.S.C. for 

1955-56. 
Vol. X, 4284, 4285, 4288, 4296, 

. 43il2-03, 4304, 4306. 
~otion re working of Preventive 

Detention Act. 
Vol. V, 9980, 9988, 9989, 9990, 

9991, 10087: 

V~otor Vehicles (Amendment) Bill: 
Motion to refer to Joint Commit-

tee. 
Vol. VII, 3074. 

",Newspaper (Price and Page) Bill 
(as passed by Rujya Babha): 
Motion to consider. 

Vol. VIII, 4805, 4806, 4833, 4837. 
Consideration of clauses . 
. Vol. VIII, 4896-97. 

~oCeedingS of Legislatures (Pro-
tection of Publication) Bill (by 
Sh.,.i Feroze Gandhi). 
Motion tor leave to introduce .. 

Vol. I, 909-10. 

"'Motion to consider. 
Vol. II. 3547-62, 3570. 

Vol. III, 4621, 4630, 4632, 4633, 
4641, 4658 . 

. .. /~mendment to reter to Select 
'I Committee. 

Vol. III, 4630, 4632. 4833, 
4641, 4650. 
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f 1ANDHI, SHRI FEROZE: conte!. 
Proceedings of Legislatures (Protec-

tion of Publication) Bill (by Sh1'i 
Feroze Gandhi): contd. 

Motion re extension of time allot-
ted for the Bill. 

Vol. IV, 7347-48. 

~tion to consider as reported by 
V Select Committee. 

Vol. IV, 7348-50. 

L Consideration of clauses . 
. Vol. IV, 7358, '7360, 7371, 7373-74. 

Motion to pass, as amended. 
Vol. IV, 7378. 

Report on derailment of 319 Down 
Express-Laid on the Table. 

Vol. IX, 1659. 
R~resentation of the People 

V (Second Amendment) Bill: 
Consideration of clauses. 

Vol. V, 8659, 8770, 8771. 
Resolution re appointment of a com-

",/ mittee on industrial and co~r
cial state undertakings. 

Vol. III. 3989, 5310, 5317, 
5319-28, 5351. 

lJ,ssolution re approval of Draft Min-
... ,,' ing Leases (Modification of 

Terms) Rules. 
Vol. VIII, 4976. 

Resolution Tie ceiling on income of 
v«"fi individual. 

Vol. V. 9522. 9523. 

Resolution Te enquiry into working 
V"''''~f Income Tax Department. 

Vol. VI, 421, 463, 469 

Resolution Te nationnlisation of 
~kl!. 

Vol. IV, 6631, 6654, 6657, 
6659. 6660. 

Resolution re representation of 
African and Asian Nations in 

\...-"U.N.O. 
Vol. VI, 2212. 

Desolution Te Second Five Year 
~an. 

Vol. V, 9633, 9652, 9690. 
Vol. VIII, 6274, 6275, 6276, 6808-26, 

8887, '1023, 7024, 7025, 7027, 7028, -------_.-----_ .. 
109 L.S.D.-20. 

GANDHI, SHRI FEROZE: contd. 
7029, 7030, 7031, 7032, 7033, ~ 

7037. 

Statement 'I'e formation of a rupee 
V"""'oil company in Assam. 

Vol. X, 3328-20. 

States Reorganisation Bill: 
\""r.r Motion to refer to Joint Com-

mittee. 
Vol. IV, 6113, 6192, 6208-11, 

6283, 6467, 6470. 

~otion to consider as reported by 
(,.,Joint Committee. 

Vol. ~, 1036, 1551, 1583. 

Consideration of clauses. 
'Vol. VI, 201(. 

Vol. VII, 2232, 2233 . • 1 

GANDHI, SHRI V. B.: 

Central Excises and Salt (Amend-
ment) Bill: 
Motion to consider. 

Vol. VIII, 5423-28. 

Control of Shipping (Continuance) 
Bill: 
Motion to consider. 

.... Vol. I, 855-67. 

Demands for Grants, 1956-57 per-
taining to the Ministry of Com-
merce and Industry and motions 
to reduce the Demands. 

Vol. III, 5214-17. 

Discussion Te fixation of pay scalH 
and other service conditions of 
employees of Life Insurance Cor-
poration. 

Vol. X, 3301. 

General discussion of the General 
Budget, 1956-57. 

Vol II. 2451-58. . 
Motion re association of Membeu of 

Rajya Sabha with Public Accounts 
Committee. 

Vol. V. 7985-88. 

Motor Vehicles (Amendment) Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. IX, 1330-35. 
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GANPHI, SHRI V. B.: contd. 
. Public Accounts Committee. 

Motion re election to the Com-
mittee. 

Vol. V, 7985. 
Vol. VIII, 4543. 

Presentation of Sixteenth Report. 

Presentation 
Roport. 

of 

Vol. V, 9870. 

Seventeenth 

Vol. VI, 1257. 

Presentation of Eighteenth Report 
on the audit reports on the 
accounts of the Damodar Valley 
Corporation for the years 1952-
53 and 1953-54. 

Vol. VII, 3414. 

Presentation of Nineteenth Report. 
Vol VIII, 6794. 

Presentation of Twentieth Report. 
Vol. VIII, 6080. 

Presentation of Twenty-first 
Report. 

Vol. IX, 1522. 

Relerve Bank of India (Amend-
ment) Bill: 
Motion to consider. 

Vol. VI, 286-93. 

State Financial Corporations 
(Amendment) Bill: 
Motion to consider. 

Vol. VIII, 4922-28. 

States Reorganisation Bill: 
Consideration of clauses. 

Vol. VI, 1721, 1964-69, 1985. 
Vol. VII. 2233. 

Sales Tax Laws Validation Bill: 
Motion t9 consider. 

Vol. I, 1064-67. 

GANGA-BARRAGE SCHEME: 

Demands for Grants, 1956-57: 
Ministry of Irrigation and Power: 

.'Motion to redu.ce the Demand: 
De'l8¥ in preparing the --. 

Vol. III, 4095, 4096-4142, 
414~5, 4188-4247. 

GANGA DEVI, SHRIMATI: 

Demands for Grants, 1956-57 per-
taining to the Ministry of Educa-
tion and motions to reduce the 
Demands. 

Vol. III, 5395-5401. 

Scheduled Castes and Scheduled 
Tribes Orders (Amendment) Bill: 
Consideration of clauses. 

Vol. VIII, 6457-62. 

GANPATI RAM, SHRI: 

Scheduled Castes and Scheduled 
Tribes Orders (Amendment) Bill: 
Consideration of clauses. 

Vol. 7I1I, 6441-42, 6490-92. 

GARG, SHRI R. P.: 

Demands for Grants, 1956-57 per-
taining to the Ministry of Irriga-
tion and Power and motions to 
reduce the Demands. 

Vol. III, 4209-14, 4245. 

Demands for Grants, 1956-57 per-
taining to the Ministry of Rehabi-
litation and motions to reduce 
the Demands. 

Vol. III, 4048-53, 4071S. 

Hindu Succession Bill (as passed 
by Rajya Sabha): 
Motion to consider. 

Vo'!. IV, 6920, 6922. 

Life Insurance Corporation Bill: 
Motion to consider, as reported by 

Select Committee: 
Vol. V, 8889 

GAS: 

Demands for Grants, 1956-57: 
Ministry of Natural Resources 

and Scientific Research: 
Motion to reduce the Demand: 

Policy pursued in the matter 
of exploitation of natural 
-- and coal 
Vol. III, 4557-91, 4594-

4616, 4680-4702. 
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GAUTAM, SHRI C. D.: 

Payment of Wages (Amendment) 
BiD (Amendment of Sections I, 
2 and 3 by Shri C. D. Gautam): 
Motion for leave to introduce. 

Vol. VIII, 6171. 

States Reorganisation Bill: 
Consideration of clauses. 

Vol. VI, 2026-28. 

GENERAL BUDGET: 

See "Budget, General". 

GEOLOGICAL SURVEY: 

Demands for Grants, 1956-57: 
Vol. III, 4556, 4557-90, 4593, 

4594-4616, 4680-4702, 4703. 

Motions to reduce the Demand: 
Inadequacy of geological survey. 

Vol. III, 4557-90, 4593, 4594-
4616, 4680-4702. 

Inadequacy of surveyops for 
ftnding out -important miner-
als. 
Vol. III, 4557-90. 4593. 4594-

4616, 4680-4702. 

Laek of qualified surveyors for 
the purpose of a complete 
geological survey in India. 
Vol. In. 4557-90. 4593, 4594-

4616, 4680-4702. 

Demands for Grants on AcCOWlt, 
1955-56. 

Vol II, 2219, 2233. 

Demands for Supplementary Grants, 
1955-56: 

Vol. I, 1274--84. 

Motion to reduce the Demand: 
Expansion in activities of Geo-

logical Survey. 
Vol. I, 1275-82. 

Working of the department in re-
gard to exploitation of coal in 
Hyderabad State and sulphur 
deposite in Kashmir. 

Vol. I, 127~2. 

GEOLOGICAL SURVEY: contd. 
Demands for Supplementary Grants, 

1956-57: 
Ministry of Natural Resources and 

Scientific Research: 
Motion to reduce the Demand: 

Lack of proper -- and lack 
of proper emphasis in areas 
where mineral industry is 
undeveloped. 

Vol. X, 3237-41, 3M2, 
3243-:-53. 

GERMAN DEMOCRATIC REPUBLIC: 
Demands for Gtants, 1956-57: 

External Affairs: 
Motion to reduce the demand: 

Failure to accord fuK diplo-
matic recognition to the -. 

Vol. III, 3000-86, 3687, 
3689-3708, 3720-63, 

3764-75. 
GHANA: 

President's address: 
Colonial rule in Africa, Gold 

Coast and Malaya. 
Vol. I, 4, 13. 

GHANI OIL INDUSTRY: 
Demands for Grants, 1956-57: 

Other Organisations under 1.'1. 
Ministry of Production: 
Motions to reduce the Demand! 

Need to encourage -- in 
villages. 

GHATAL: 

VOl. III, 4422-77, 4480. 
4481-4534, 45"1-61. 

Demands for Grants, 1956-57: 
Ministl3' of Irrigation and Power: 

Motions to reduce the Demand: 
Need of integrating the Kan-

sabati scheme with the SUa! 
scheme in order to prevent 
floods in the Ghatal sub-
division. 

Vol. III, .095, 4096-4142, 
4148-85, 4187, 4188-

4247. 
Need of undertaking a flood 

control scheme to protect 
the commercial town of 
Ghatal under the town pro-
tection Bcheme. 
Vol. W, .095, 4096-4142, 
4148-85, 4186, 4188-4247. 
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GHORAMAltA: 

Demands for Grants, 1956-57: 
Ministry of Food and Agriculture: 

Motion to reduce the Demand: 
Need to take up minor irriga-

tion schemes at -- and other 
areas in Tripura. 

Vol. III. 4704-05. 4706-30, 
4731. 4743-4819. 

GHOSE, SHRI S. M.: 
Bi.'lar and West Bengal (Transfer 

of Territories) Bill: 
Motion to refer tg Joint Commit-

tee. 
Vol. VI, 955-60. 

Demands for Grants, 1956-57 per-
taining to the Ministry of Rehabi-
litation and motions to reduce 
the Demands. 

Vol. III, 4042-48. 

GHOSH, SHRI ATULYA: 

Leave of absence to. 
Vol. V, 7720. 

OIDWANI. SHRI: 

Abducted Persons (Recovery and 
Restoration) Continuance Bill: 
Motion to consider. 

Vol. IX, 753-57. 

Administration of Evacuee Property 
(Amendment) Bill: 
Motion to consider and amend-

ment to refer to Select Com-
mittee. 

Vol. IX, 1070-74. 

Consideration of clauses. 
Vo'!. IX, 1148, 1151. 

All India Institute of Medical 
Sciences Bill: 
Motion to consider. 

Vol. I, 409, 411, 414, 428. 

Bihar and West Bengal (Transfer of 
Territories) Bill: 
Motion to refer to Joint Commit-

tee: 
Vol. VI, 1876-77. 

Business of the House. 
Vol. IX, 343. 

GIDWANI, SHRI: contd. 

Committee on Absence of Members 
from the Sittings of the H01,lle: 
Motion re Eighteenth Report. 

Vol IX, 1786. 

Committee on Private Members' 
Bills and Resolutions: 
Motion re Sixtieth Report. 

Vol. VIII, 5l14-15. 

Constitution (Ninth Amendment) 
Bill, 1956: 
Motion to refer to Joint Commit-

tee. 
Vol. IV, 6493-98. 

Demands for Grants, 1956-57 per-
taining to the Ministry of Home 
Affairs and motions to reduce 
the Demands. 

Vol. III, 5022-28. 

Demands for Grants, 1956-57 per-
taining to the Ministry of Rehabi-
litation and motions to reduce the 
Demands. 

Vol. III, 3891-3900, 3931, 40514. 

Demands for Supplementary Grants, 
1956-57 pertaining to the Ministry 
of Rehabilitation and motions to 
reduce the Demands. 

Vol. X, 3353, 3354. 

Discussion on Report of Jaundice 
Enquiry Committee. 

Vol. II, 2356, 2357, 2358, 2511 
-13. 

Displaced Persons (Compensation 
and Rehabilitation) Amendment 
Bill: 
Motion to consider and amend-

ment to refer to Select Com. 
mittee. 

Vol. IX, 1181-86, 119C1, 118 •. 

Consideration of clauses. 
Vol. IX, 1181. 

Faridabad Development Corpora. 
tion Bil1: 
Motion to consider. 

Vol. IX, 1009-15, 1032. 
General discussion of the General 

Budget, 1856-57. 
Vol. II, 2564-70. 
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GlOW ANI, SHRI: contci. 
Government Premises (Eviction) 

Amendment Bill: 
Motion to consider as reported by 

Select Committee. 
Vol. VII, 4108-12. 

Half~an-hour discussion re National 
Discipline Scheme. 

Vol. V, 9857. 

Hindu Succession Bill (as passed 
by Rajya Sabha): 

Motion to consider. 
Vol. IV, 6858. 

Lite Insurance (Emergency Provi-
sions) Bill: 
Motion to consider: 

Vol. I, 1507-11. 

Life Insurance Corporation Bi'll: 
Motion to refer to Select Com-

mittee. 
Vol. II, 3089-92. 

Motion on Address by the President. 
Vol. I, 662-71. 

Motion 'r6 Displaced Persons (Com-
pensation and Rehabilitation) 
RuleI. 

Vol. VII, 3215, 3216, 4012-23. 

Motion r6 international situation. 
Vol. IX, 420. 

Motions re modification of the Life 
Insurance Corporation Rules, 
1956. 

Vol. X, 2817-19. 

National Volunteer Force Bill: 
Motion to consider. 

Vol. VIII, 4736. 

Proceedings and Synopsis thereof, of 
Committee 'D' on Second Five 
Year Plan-Laid on the Table. 

Vol. VI, 1704. 

Representation ot the Peop1e (Third 
Amendment) Bill: 
Motion to consider. 

Vol. vm, 8154-55. 

Kesolution re nuclear and thermo-
nucle'ar testl. 

Vol. VUI, IU72-78. 

GIDWANI, SHRI: contci. 

Thermo-nuclear Tests. 
Vol. IX, 304-10, 334, 3'" 

Resolution re scholarship. for ehi1-
dTen of political sufterers. 

Vol. X, 3094, 3107 __ • 
Statement re exodus of Hindus fr~ 

East Pakistan. 
Vol. V, 9281. 

States Reorganisation Bill: 
Motion to refer to Joint Commb-

tee. 
Vol. IV, 8299, 6308, 8381. 

Motion to consider as reported by 
Joint Committee. 

Vol. VI, 1540--41. 
Consideration of clauses. 

Vol. VI, 2OG. 

GIRl, SHRI V. V: 

Demands for Grants, 1956-57-
Railways and motions to reduce 
the Demands. 

Vol. II, 1975-711. 
General discussion of the Railway 

Budget, 1958-57. 
Vol. n, 1589-76, 2801-015. 

Industrial Disputes (Amendment 
and Miscellanous Provision) Bill: 
Motion to consider. 

Vol. VI, 496-505, 521, 650. 
Resolution re Second Five Year 

Plan. 
Vol. V, 9616-21. 

States Reorganisation Bi'll: 
Motion to refer to Joint Commit-

tee. 
Vol. IV, 8313-US. 

Motion to consider as reported b7 
Joint Committee. 

Vol. VI, 148().....4. 

GIRIDHARI . BHOI, SHRY: 

Resignation of Members. 
Vol IX. lJ. 

GOA: 

See "Portuguese Possession. .. 
India". 
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GODHRA: 

Demand for Grants, 1956-67-
Ballways: 
Miscellaneous Expenditure: 

Motion to reduce the Demand: 
Godhr.a-Dobad-Ratlam doubl-

ing preliminary engineering 
survey. 

Vol. II, 1899-1932, 1946, 
1970--2040. 

Ordinary Working Expense'S-
Operating Staft': 
Motion to reduce the Demand:' 
Non-provision of a through train 

between Ahmedabad and -. 
Vol. II, 2134- -56, 2157, 2182 

-64, 2281--85. 

GOLD COAST: 

See "Ghana". 

GOLD MINES: 

Demands for Grants, 1956-67: 
Motion to reduce the Demand: 

Policy pursued in the matter of 
explorinl and investigatin.l 
gold mines in Malabar. 

Vol. nI, 4557-90, USN-
4616, 4880-4702. 

Ministry of Production: 
Motion to reduce the Demand: 

Need for nationalisation of 
- and collieries. 
Vo1. nI, 4422-77, 4477, 4481 

-4534, U41-63. 

GOLDEN ROCK: 

Demands for Grants, 1956-57-
Railways: 
Open Line Works - (Revenue) 

- Labour Welfare. 
Motion to reduce the Demand: 

Acute shortage of water and 
electric supply in Golden 
Rock and Erode RailWay 
colonies. 

Vol.' II, .2291-97. 

I 
I 

GOLDEN ROCK-contd. 
Demands for' 1956-57-

Railways: contd. 
Ordinary Working Expenses-

Labour Welfare: 
Motions to reduce the Demand. 
Need for immediate opening of 

maternity wards in Railway 
Hospital. 

V01. II, 2134-56, 2161, 2162-
64, 2251-85. 

Separation of administration of 
cleaning, sweeping etc. of 
entire rallway colony,-, 
Southern Railway from medi-
cal establishment for the sake 
of better medical attention. 

Vol. II, 2134--56, 21U-64, 2251 
-85. 

Ordinary Working Expenses-
Repairs and Maintenance: 

Motions to reduce the De-
mand: 

Making the reinforced con-
crete cement depot at --
permanent. 
Vol. II, 2041-78. 2084. 2089 

-2133. 
Question of making the Post-

War Reconstruction Electrical 
Works at -, Southern Rail-
way, permanent. 

Vol. n, 2041-78, 2084, 2089 
-2133. 

GOPALAN, SHRI A. K.: 
Beedi and Cigar Labour Bill [by 

Shri A. K. Gopalan]: 
Motion for leave to introduce. 

Vol. X, 213!5. 
Business of the House: 

Discussion on Second Five Year 
Plan. 

Vol. V, 8501-02, 8504, 8508-09. 

Calling Attention to Matters of 
UTgent Public Importance: 
Demonstration near Parliament 

House. 
Vol. VI, 1230-31. 

Disturbances at Kalka Railway 
Station. 

Vol. V. 10012, 10014--16. 
Fair price shpps in Kerala. 

Vol. X, 408'7. 
Lock-out in cashew-nut factories. 

VoL V, 941'1, 9418. 
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GOPALAN, SHRI A. K. contd. 

Committee on Private Members' 
Bills and Resolutions: 
Motion re Fifty-Sixth Report. 

Vol. VI, 1208. 

Date of general elections. 
Vol. VIII, 6976-78. 

Demands for Grants, 1956-57 per-
taining to the Ministry of Commu-
nications and motions to reduce 
the Demands. 

Vol. II, 3391, 3392-93, 3409, 3410. 

Demands for Grants, 1956-57 per-
• ~ning to Travancore-Cochin and 
vnotions to reduce the Demands. 

Vol. V, 8270-74, 8282-84, 8289, 
8290, 8293, 2094-95, 8299, 8300-01, 
8308, 8309-10, 8312-13, 8314-16, 

8326, 8342-43. 

Demands for Grants on Account, 
1956-57--Travancore-Cochin. 

Vol. III, 3861. 

Demands for Supplementary Grants, 
1956-{l7 pertaining to the Ministry 
of Home Mairs and motions to 
reduce the Demands. 

Vol. X, ~ 3170, 3171-72, 
. -' '''1179, 3182, 3183. 

Detention of --. 
Vol. VII, 3915, 3917-20. 

Discussion on Rules re emergency 
recruitment to lA.S. 

Vol. V, 10164-68. 

Discussion re admis3 ibility of 
motions for adjournment. 

Vol. VII, 2550, 2551. 

Discussion re fixation of pay scales 
and other service conditions ot 
employees ot Life Insurance Cor-
poration. 

Vol. X, 3291-99. 

Discussion re leakage ot Budget 
proposals. 

Vol. II. 3137-38, 3139-42. 

Discussion re Madras-Tut.icorin tram disaster. 
Vol IX, 1223-29. 

GOPALAN. SHR! A. K. cootd. 
Discussion 1'e strike situation in 

Kharagpur. 
Vol. V, 9843, 9843-K 

Ex-Army Personnel's Litigation 
Bill (by Dr. N. B. Khare): 
Motion to consider. 

Vol. VI, 1226. 

. Galeral discussion ot the General 
\..7:B~get, 1956-57. 

Vol. II, 2659-67, 2763, 2764. 

General discussion of the Railway 
Budget, 1956-57. 

Vol. II, 1587-i4. 

General discussion of the Travan-
core-Cochin Bud~t, 1956-57. 

Vol. V, 8198, 8221-29, SUB, 
8237, 8238. 

Industrial Disputes (Amendment and 
Miscellaneous Provisions) Bill: 
Motion to comider. 

Vol. VI, 505-18, 60S, 610, 612. 

rL~ Insurance Corporation Bill: 
V .. otion to refer to Select Commit-

tee. 
Vol. n, 3064-74. 

Motion for Adjournment: 
Agitation re establishment of a 

Bench of Kera1a High Court at 
Trivandrum. 

Vol. IX, 1272-73. 

Appointment of a second Pay 
Commission. 

Vol. X, 4071, 4072-73. 

Closure of cashewnut factories in 
Kerala. 

Vol. X, 4075, 4077, 4078. 

Disturbances at Kalka Railwar 
station. 

Vol. V. 10012, 10014-16. 

Floods in Tripura. 
Vol. VII, 2225. 

Formation of lI4inistry in Travan-
core-Cochin. 

Vol. II, 3455-56. 

Leakale of budget proposala. 
yoL I, .1461. 
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QOPALAN, SHRI A. K.: contd. 

Motion for adjournment: conte!. 
Situation in Ahmedabad. 

Vol. VII, 2762. 

Strike notice by Visakhapatnam 
Harbour and Port-workers Union. 

Vol. VI, 490-91, 622-23, 624. 

Motion on Address by the President. 
Vol. I, 754-66, ~. 

Motion re international situlrtion. 
Vol. IX, 393-403. 

Motion re working of Preventive 
Detention Act. 

Vol. V, 9994-95, 10095-10103. 

Moto~ransport Labo:;- Bi'll (by 
Shri A. K. Gopalan): 
Motion to consider. 

Vol. X, 2189-91, 2192-93, 2194, 
2195, 400l'r-12, 4028-410. 

Motor Vehicles (Amendment) Bill: 
Consideration of clauses. 

Vol. IX, 1446. 

Motor Vehicles (Amendment) Bill 
(substitution of section 65, etc: by 
Shri T. B. Vittal Rao): 
Motion to consider. 

Vol. I, 920-22. 

Release of --. 
Vol. VIII, 6606. 

Representation of the· People 
(Second Amendment) Bill: 

Motion to pass, as amended. 
Vol. V, 8673, 8797, 8832-37, 

8847-48, 8863, 8864. 

Reserve Bank of India (Amendment) 
Bin: 
Motion to pass, as amended. 

Vol. VI, 407. 

Reeolution re flxing a target date 
for prohibitlon. 
Vol. II, 2865, 2883-88, 2895, 2897, 

2903,2904. 

Resolution re nationalisatlon of tea 
Industry: 

Vol. X, 3113-19 . 

GOPALAN, SHRI A. K.: contd. 
Resolution re President's Proclama-

tion re Kerala. 
Vol. IX, 1674-90, 1700, 1739, 

1771, 1785. 

Resolution re President's Proclama-
tion 're Travancore-Cochin. 

Vol. III, 3780, 3784-94, 3844. 

Resolution re scholarships for chil-, 
dren of political sufterers. 

Vol. X, 3094, 3110-11. 

Re;~n re Second Five Year 

Vol. V, 9420-35. 

s~s Reorganisation Bill: 
otion to consider as reported by 
Joint Committee. 

Vol. VI, 1000-12, 1460. 

Consideration of clauses. 
Vol. VI, 1676. 

Vol. VII, 2447-49, 2593, 2595. 
2696. 

Motion to pass as amended. 
Vol. VII, 2800, 2801, 2810, 2822-

30, 2839, 2840, 2841, 2842. 

Telegram received by Shri Kamath 
re Ariyalur train disaster--
Laid on the Table. 

Vol. X, 3895. 

Travancore-Cochin State Legislature 
(Delegation of Powers) Bill: 

Motion to consider and amend-
ments to circulate. 

Vol. V, 9720-26, 9745, 9747, 
9748. 

Amendment to refer to Select Com-
mittee. 

Vol. V, 9745, 9747, 9748. 

Consideration of clauses. 
Vol. V, 9771, 9774. 

Women's and Children's Institutions 
Licensing Bill [by Shrimati 
Kamlendu Mati Shah]: 
Motion to consider, as reported by 

Select Committee. 
Vol. X, J168. 

. ------- .. ---... - .. ~---~------~ 
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GOPALPUR-CHILLEA AREA: 
Demands for Grants 1956-57: 

Defence Services, Effective---
Navy: 
Motion to reduce the Demand: 

Need for having a boys' train-
ing establishment in the -. 

Vol. II, 3180, 3243, 3252, 
3253-3314. 

GOPl RAM, SHRI: 
Scheduled Castes and Scheduled 

Tribes Orders (Amendment) Bill: 
Consideration of clauses. 

Vol. VIII, 6492-93. 
States Reorganisation Bil'!: 

Consideration of clauses. 
Vol. VI. 2001-03. 

GORAKHPUR: 

Demands for Grants, 1956-57: 
Ministry of Communications: 

Motions to reduce the Demand: 
'Failure to construct a new 

post office building at 'Gol-
ghar or Gandhi Park in 
Gorakhpur City. 

Vol. II, 3325-85. 3386, 
3396-3449. 

Failure to open branch post 
offices in villages Dhekhai, 
Banspaar, Gaura, Samduar-
wa Jarar, Pancira Bazar, 
Khutha Bazar. Bagapar, 
Nadua Bazar, Gopala, Raj-
wal, Mithaura Bazar, in 
Tehsil Maharaj Ganj of 
- District, Uttar Pra-
desh. 

Vol. II, 3325-85, 3386, 
3396-3449. 

Failure to open sub-post 
office in village Katahri 
Bazar in P. S. Nichlaul of 
the -- District, Uttar Pra-
desh. 

Vol. II, 3325-85, 3386, 
3396-3449. 

Failure to open telegraph, 
telephone and post offices 
in the rural areas in suffici-
'ent numbers in --, Basti 
and Deoria Districts in 
Uttar Pradesh. 

Vol. n, 3325-85, 3387, 
3396-3449. 

GORAKHPUR: contd. 
Demands for Grants: contd. 

Ministry of Communications:. 
contd. 
Motions to reduce the Demand; 

contd. 
Failure to open telephone' 

public call offices in Nau-
tanwa Bazar, Anandnagar,. 
Bridgeman Ganj, Lachmi-
pur Bazar, Campier Ganl .. 
Peppe Ganj, Paneira Bazar, 
Kutha Bazar, PartavaT 
Bazar, Patil Nagar, Nich-
laul, Dungroopur Bazar,. 
Bhitanli and Mithaura 
Bazar in the -- District .. 
Uttar Pradesh. 

Vol. II, 3325-85, 3387, 
3398--3449. 

Demands for Grants, 1956-57 Rail-
ways: 
Railway Board: 

Motion to reduce the Demand: 
Extreme overcrowding on the 

Gorakhpur Nautanwa and 
Gorakhpur-Chitauni branch 
lines. 

Vo'!. II, 1899-1932, 1935, 
1970-2040. 

GOUNDER, SHRI K. P.: 
Hindu Adoptions and Maintenance-

Bill (as passed by Rajya Sabha): 
Motion to consider. 

Vol. X, 2974-76. 
Consideration of clauses. 

Vol. X, 3011-12, 3014, 3026-27. 
Hindu Succession Bill (as passed 

by Rajya Sabha): 
Motion to consider. 

Vol. IV, 6727-31. 
Consideration of clauses. 

Vol. IV, 6991, 6992, 6993, 6995-98, 
7124, 7393, 7450, 7458-59, 7482.. 

7492, 7504, 7525, 7526, 7546, 
7578. 

States Reorganisation Bill: 
Consideration of clauses. 

Vol. VI, 1714-15. 
GOUNDER, SHRI K. S.: 

Demands for Grants, 1956-5'7--· 
Railways and moti()ns to reduce 
the Demands. 

Vol. n, 19Q6.....a 
---------_._- --------------_._----_._-_._--------
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GOVERNMENT ASSURANCE(S): 

See "Assurance (s), Government". 

GOVERNMENT COLLIERIES: 

Demands for Grants, 1956-57: 
Vol. III, 4421, 4422-77, 4480-81, 

4481-4534, 4541-53, 4554. 

Motion to reduce t!le Demand: 
Workingot the Government col-

1ieries and the condition of wor-
kers. 

Vol. III, 4422-77, 4480, 4481-
4534, 4541-53. 

Demands for Grants on Account, 
1966-57. 

Vol. II, 2219, 2234. 

See also "Coal Mines". 

GOVERNMENT PREMISES (EVIC-
' ... 10N) AMENDMENT BILL, 1956: 

See under "Bill(s)". 
/", 

~VIND DAS, SETH: 

Constitution (Ninth Amendment) 

GRANTS-IN-AID TO STATES: 

Demands for Grants, 1956-97. 
Vol. III, 50486, 5488-88, 155M-

39, 5641-5602, 5605. 

Demands for Grants on Account, 
1956-57. 

Vol. II, 2219, 2226. 

GRAPHITE: 

Demands for Grants. 1956-57-
Travancore-Cochin: 
Scientific Departments: 

Motion to reduce the Demand: 
Indifference of Government 

in working out a plan to 
exploit the Graphite in 
Nedl.6IIlangad Taluk and 
Moovatapuzha Taluk. 

Vol. V, 8272, 8314--48. 

'GROW MORE FOOD' CAMPAIGN: 

Demands for Grants, 1956-57: 
Defence Services. Effective-

Army: 
Motion to reduce the Demand: 

:i!~~on to pa~s, as amended. I i I 
Vol. VIII, 6067. 1) 9- S b 

Demands for Grants, 19156-57 per-
tainlo, to the Ministry of External 
Mairs and motions to reduce the 

Desirability of reviving the 
Army -- on lines adopted 
by other countries to stimu-
late the enthusiasm of the 
personnel. 

Vol. II, 3180-3243, 3248, 
3253-3314. 

Demands. .0;(.. 
Vol. III, 3615-20, 3621.1.~ "> 

Election of Speaker·vol. II, 1965-66. ~ 3-.5' 

General discussion ot the General 
Budget, 1956-57. 

Ministry of Food and Agriculture: 
Motion to reduce the Demand: 

Smaller Central assistance tor 
minor irrigation works 
under --. 

Vol. III, 4704-05, 4706--30, 
4736, 4743-4819. 

II, 2533-38. I j- ') -5 , 
"'" Y GlJDUR RAILWAY STATION: Resolution re Second ., ~ve ear 

Vol. 

Plan. (> I:,' ,Demands' for Grants, 19I5G-57-Rail-
VoL VIII, 6264, 6300-13. l)' ,-S way.: 

States Reorganisation Bill: Ordinary Working ~ 
Motion to consider as reported by J4iscellaneous Expenses: 

Joint Committee. ~ Motion to reduce the Demand: 
Vol. VI', 1012-28. , Introduction of diesel coaches 

between OnJ(ole and Gudur 
GRANTS: ~~. ?~)6 \ I on SOuthern Railway, 

Vol. II, 2134-58, 2180, 2160-
See "Aid". 84, 2251-86. 

\ 
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GUDUR RAILWAY STATION: contd. 
Demands for Grants, 1956-57-Rail-

ways: contd. 
Ordinary Working Expenses-

Repairs and Maintenance: 
Motion to reduce the Demand: 

Delay in the remodelling and 
electrification of -- Rail, 
Southern Railway. 

Vol. II. 2041-78, 2084, 2089-
2133. 

GUHA, SHRI A. C.: 

Banking CompanIes (Amendment) 
Bill: 
Motion to consider and amend-

ment to refer to Select Com-
mittee. 

Vol. X, 3853-54, 3856. 
Central Excises notifications-Laid 

on tbe Table. 
Vol. IX, 368. 

Central Sales Tax Bill: 
Motion to consider and amend-

ment to refer to Select Com-
mittee. 

Vol. IX, 1847. 
Demands for Grants, 1956-57 per-

taining to the Ministry of Com-
mwlications and motions to reduce 
the Demands. 

Vol. II, 3355. 
Demands for Supplementary Grants, 

1955-56 pertaining to the Ministry 
of Finance and motions to reduce 
the Demands. 

Vol. I, 1252-53, 1254, 1255, 
1267-70. 

Demands for Supplementary Grants, 
1956-57 pertaining to the Minis-
tries of Commerce and Industry, 
Finance, Food and Agriculture, 
Hoxrre Affairs, and Transport. 

Vol. 'VII, 3849-50, 3852, 3859, 
3903-{)7. 

Eighth Annual Report of the Board 
of Directors of the Industrial 
Finance Corporation along with a 
statement showing the assets and 
liabilities and profit and loss 
account of the Corporation-Laid 
on the Table. 

Vol. IX, 487. 
Finance am: 

Motion to consider. 
Vol. IV, 5864-65 . 

• 

GUHA. SHlU A. C.: contd. 
Finance Bill: contd. 

Consideration of clauses. 
Vol. IV, 5999-6000, 6001, 6017, 

6018-22. 
Hindu Minority and Guardianship 

Bill <as passed by Rajya Sabha). 
Motion to pass, as amended. 

VOl. VI, 232. 
Indian Income-Tax (Amendment) 

Bill: 
MotiWl for leave to introduce. 

Vol. V, 8512. 
Indian Statistical Institute Bill: 

Motion for leave to introduce. 
Vol. IX, 855. 

Life Insurance Corporation Bill 
1956: • 
Motion to refer to Select Com-

mittee. 
Vol. II, 2922. 

Life Insurance Corporation Rules-
Laid on the Table. 

Vol. IX, 487. 
Motion on Address by the President. 

Vol. I, 343. 
Motion re draft notifications under 

Indian Coinage Act. 
Vol. V, 7730, 7732, 7734, 7735, 

7738--42. 
Notification making certain further 

amendment to the Central Excise 
Rules, 1944-Laid on the Table. 

Vol. VIll, 6980. 
Vol. X, 3533-34. 

Notification making further amend-
ment to Estate Duty Rules-Laid 
on the Table. 

Vol. VIII, 6399-8400. 

Notitlcation under Central Excises 
and Salt Act-Laid on the Table. 

Vol. I, 25. 
Vol. II, 2381. 
Vol. VI, 810. 

Vol. VIII, 5031. 
Vol. IX, 9. 

Notidcation under Sea Customs 
Act-Laid on the Table. 

VoL IX. Ut. 



GUHA, SHRI A. C.: con.td. 

Principal and Supplemental Agree-
menta t.etween Governor of 
Rajasthan and Reserve Bank ot 
India-Laid on the Table. 

Vol. X, 3891. 

Report of Rehabilitation J'inance 
Administration for the half-year 
ended the 30th June, 1955: 
Laid on the Table. 

Vol. I, 26-25. 

Report of Rehabilitation Finance 
Administration for the half-year 
ended the 31st Decem'1er, 1955-
Laid on the Table. 

V"II. VII, 3253. 

Report of Rehabilitation Finance 
Administration for the half year 
ended the 30th June, 1956-Laid 
'ln the Table. 

Vol. X, 2641. 

Rf!lI'IIrve Bank of India (Amend-
ment) Bill: 
Motion for leave to introduce. 

Vol. IV, 6956, 6957. 

Motion to consider. 
Vol. VI, 249-61, 263, 270, 30t, 

319, 324, 325, 342-54. 

Consideration of clauses. 
Vol. VI, 374, 393-95, 3ge. 

Motion to pass, as amended., 
Vol. VI, 397, 405-09. 

Resolution re ceiling on income of 
an individual. 

Vol. V, 8107. 

:Resolution,., nationa1isation of 
banks. 

Vol. IV, 6654--62. 

State Bank of Hyderabad Bill: 
Motion for leave to introduce. 

Vol. VIII, 4709. 

Motion to consider. 
Vol. IX, 670-'18, 882, 696-

702. 
Cob..ideration of clauses. 

Vol. IX, '102-03, '103-0., '105, 
706-07, 708, 709, no, '111-12, 

'111. 

GUHA, SHRI A. C.: cootd. 
State Bank ot Hyderabad Bill: 

cootd. 
Motion to pass, 8S amended. 

Vol. IX, 716, 71S. 
State Financial Corporation. 
(Amen~ent) Bill: 
Motion for leave to introduce. 

Vol. VI, 1406-07. 
Motion to consider. 

Vol. VII, 4284-88, 4281-90, 
4291-92, 4293, 4294-95, 4287. 

4299, 4300, 4301. 
Vol. VIII, 4902, 4909, 4911, 

4939-47. 
Consideratien' of claUSM. 

Vol. VIII, 4951, 4955-56, 4959-
50, 4984-65, 4965-66. 

Motion to pass, as amended. 
Vol. VIII, 4967, 4973-'15. 

Union Duties of Excill'll (Distribu-
tion) Amendment Bill: 
Motion to consider. 

Vol. X, 358'1-88, 3727-30. 
Motion to pass. 

Vol. X, 3730. 
GUNTAKAL: 

Demands tor Grants. 1956-57-Rail-
ways: 
Ordinary Working Expenses-

Repairs and Maintenance: 
Motion to reduce the Demand: 

Running ot trains between 
Masolipatam and -- with 
proper lighting arrange-
ments. 

Vol. II, 2041-'18, 2084, 2089-
2133. 

GlJPl'A. SHRI SADHAN: 
Bar Councils (Validation ot State 

Laws) Bill (as passed by Rajya 
Sabha): 
Motion to consider. 

Vol. I, 230, 233-34. 
Bihar and West Benaal (Transfer 

of Territories) Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. VII, 34'1'1, 34M-In. 3542, 
3543, 3551, 3512, 3554, 3555, 

JU8. 
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GUPTA, SHRI SADHAN: contd. 
Bihar and West Bengal (Transfer 

of Territories) Bill: contd. 
Consideration of clauses. 

Vol. VII. 3585, 3586, 3587, 
3627, 3652, 3655, 3661, 3670, 

3671. 

Business of the House. 
Vol. V, 7994, 7995. 

Vol. X. 2647, 2949. 

Calling Attention to Matt1:!r of 
Urgent Public Importance: 
Disturbances at Kalka Railway 

Station. 
Vol. V, 10024. 

Code of Civil Procedure (Amend-
ment) Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. IX, 30-39. 

Code of Civil Procedure (Amend-
ment) Bill [Omission of Section 
87B: by Shri M. L. Dwived.i]: 
Motion to consider. 

Vol. X, 4062-66. 

Constitution (Ninth Amendment) 
Bill, 1956: 
Motion to refer to Joint Com-

mittee. 
Vol. IV, 6498-6508. 

Consideration of clauses. 
Vol. VIII, 5857, 5858. 

Constitution (Tenth Amendment) 
Bill: 
Consideration of clauses. 

Vol. V, 9962, 9967-69, 9972. 
Control of Shipping (Continuance) 

Bill: 
Motion to consider. 

Vol. I, 879-82. 

Demands for Grants, 1956-57 per-
taining to the Ministry of Finance 
and motions to reduce the 
Demands. 

Vol. III, 5564-69, 5598. 

Demands for Grants, 19156-57-Rail-
ways and motions to reduce the 
Demands. 

Vol. n. 1941-42,226'-70,'2285. 

GUPTA, SHRI SADHAN: contd. 
Discussion re fixation of pay scales 

and other service conditions of 
employees of Lite Insurance 
Corporation. 

Vol. X, 3254-62, 3263-70, 
3305, 3310, 3320. 

Dissentient Report of Netaji Enquiry 
Committee-Laid on the 'Table. 

Vol. X, 2640. 

Electricity Supply (Amendment) 
Bill: 
Motion to consider, as reported. by 

the Select Committee. 
Vol. X, 21507-'18, 2528. 

Consideration ot clauses. 
Vol. X, 2553-56, 2558-6'1, 

21569, 21570, 2571. 

Electricity (Supply) Amendment 
Bill [Amendment of Section 77 
etc.: by Shri Sadhan Gupta]: 
Motion to consider. 

Vol. IV, 5860, 5861-69, 5878, 
5878, 7343-47. 

Finance (No.2) Bill: 
Motion to consider. 

Vol. X, 2600. 

Finance (No.3) Bill: 
Motion to consider and amend-

ment to refer to Select Com-
mittee. 

Vol. X, 26M. 
General discussion of the Railway 

Budget, 1956-57. 
Vol. II, 1842. 

Half-an-hour discussions: 
Excise duty on motor spirit. 

Vol. VII, 2913-17, 2926. 
Flood-affected displaced perlons 

in Agartala. 
Vol. VII, 3401~0!. 

Indian Trade Unions (Amend-
ment) Act, 1947. 

Vol. X, 2476-81, 24~5. 

Working journalists. 
Vol. IV, 6679-80. 

Hindu Succession Bill (as passed by 
Rajya Sabha): 
Motion to consider. 

Vol. IV, 8608-01. 
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GUPTA, SHRI SADHAN: contd. 
Hindu Succession Bill [as passed by 

Rajya Sabha]: contd. 
Consideration of clauses. 

Vol. IV, 7534-35, 7559, 
7568-69, 7573. 

Indian Cotton Cess (Amendment) 
Bill (a8 passed by Ra;ya Sabha): 
Motion to consider. 

Vol. VII, 3389-93. 
Indian Penal Code (Amendment) 

Bill [Amendment of section 429 
by Pandit Thokur Das Bhargava]: 
Motion to consider. 

Vol. IV, 5844-46. 
Life Insurance (Em1!rgency Provi-

sions) Bill: 
Motion to consider. 

Vol. I, 1147-61. 
Consideration of clauses. 

Vol. I, 1550, 1552-53, 15114, 
1555. 

Life Insurance Corporation Bill, 
1956: 
Motion to refer to Select Com-

mittee: 
Vol. II, 21133. 

Circulation of memoranda etc. 
presented by the parties. 

Vol. V, 814l. 
Motion to consider, as reported by 

Select Committee. 
Vol. V, 8872, 8896-8906, 9084, 

9069. 
Consideration of clauses. 

Vol. V, 9086, 9087-92, 9096, 
9113-15, 9121-28, 9145, 9150, 
9156, 9157-68, 9186-67, 9182, 
9184, 9186, 9189-91, 9196-
97. 9197, 9207-11, 9227, 9284, 
9267---70, 9273, 9274, 9275, 
9276, 9293-9S00, 930~ 9324-
25, 9331, 9346, 9347-54, 

9358-64. 
Motion(s) fot Adjournment: 

Arrest of certain de.monstrators. 
Vol. IV, 8294-95. 

Disturbances at Kalka Railway 
Station. 

Vol. V, 10024. 

Impending n!trenchment of 
Defence employees. 

Vol. VIII, 6786. 

GUPTA, SHRI SADHAN: contd. 
Motion (s) for Adjournment: contd. 

Pay scales and service conditions 
of employees of Life Insurance 
Corporation. 

Vo1. VIII, 6969-70, 6972. 
Situation in Ahmedabad. 

Vol. vn, 2764. 

Strike in Kharagpur Railway 
Workshop. 

Vol. V, 8958-59. 
Token strike of employees of Life 

Insurance Corporation. 
Vol. IX, 4-5, 6. 

Motion on Address by the President. 
Vol. I. 347-48, 348-49. 356, 822, 

826. 
Motion re draft notifications under 

Indian Coinage Act. 
Vol. V, 7737-38. 

Motions re modification of the Life 
Insurance Corporation Rules, lOS6. 

Vol. X, 2803--17. 283~ 
2839--44, 2845, 2848, 

2847, 2849, 2850. 
2851, 2866, 2867. 

Motions re Representation of the 
People (Preparation of Electoral 
Rolls) Rules. 

Vol. VIII, 6173-75. 6182-87. 

Motion rf! suspension of fir3t proviso 
to Rule 92. 

, Vol. IV, 6051. 

Motion re working of Preventive 
Detention Act. 

Vol. V, 9986-87, 9993. 10039, 
10087. 

Proceedings of LeJi,slatures (Protec-
tion of Publication) Bill [bll Shri 
"eTo%e Gandhi]: 
Consideration of claUSell. 

Vol. IV, 7350-53, 735f, 7359, 
7372. 7373, 7377. 

Question of privilege. 
Vol. VIII, 7001. 

Representation of the People 
(Amendment) Bill: 
J.{otion to consider as reported by 
• Select Committee. 

Vol. I, 58, 68-73. 78. 
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GUPTA, SHRI SADHAN: contd. 
Representation of the People (Am-

endment) Bill: contd. 

Consideration of clauses. 
Vol. I, 164, 165--67, 194, 196, 

200, 211, 212--14. 
Representation of the People 

(Second Amendment) Bill: 
Consideration of clauses. 

Vol. V, 8764, 8809. 
Representation of the People (Third 

Amendment) Bill: 
Motion to consider. 

Vol. VIII, 6155-59. 
Representation of the People (Fourth 

Amendment) Bill: 
Consideration of clauses. 

Vol. X, 1982-84. 
Resolution re tixing a target date for 

prohibition. 
VoL n, 2902. 

Resolution re representation of 
African and Asian nations in 
U.N.O. 

Vol. VI, 289-94, 2213. 
Securities Contracts (Regulation) 

Bill: 
Motic)D to consider as reponed by 

Joint Committee. 
Vol. VI, 75-80. 

Statement on industrial policy of 
Government. 

Vol. IV, 6699. 
Statement re train .1accident between 

Tadcherla and Mahbubnagar. 
Vol. VIll, 6991. 

States Reorganisation Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. IV, 6470. 

Consideration of clauses. 
Vol. VII, 2424, 2589, 2648, 2653. 

Statistical information re working 
af Preventive Detention Act-
Laid on the Table. 

Vol. V, 8136. 

Travancore-Cochin Appropriation 
(Vote on Account) Bill: 
Motion to agree to the amendment 

made by Rajya Sabha. 
Vol. IV, 1073. 

GUPTA, SHRI SADHAN: contd. 
Travancore-Cochin Appropriation 

(Vote on Account) Bill: contd. 
Treaty of ceuion of eertalD French 

establishmpnts-J..llid on the 
Table. 

Vol. V, 9713. 
Unemployment Relief Bill [by Shri 

V. P. Nayar]: 
Motion to circulate. 

Vol. VII, 2900-02, 2909. 
Union Duties of Excise (Distribu-

tion) Amendment Bill: 
Motion to consider. 

Vol. X, 3725--27. 

GUR: 
Demands for Grants, 1956-57: 

Ministry of Food and Agriculture: 
Motion to reduce the Demand: 

Gur price. 
Vol. III, 4704-05, 4706-30, 

4734, 4743-4819. 
See also "Sugar". 

GURUPADASWAMY, SHRI M. S.: 
Business Advisory Committee: 

Motion re Thirty-second Report. 
Vol. IV, 5832. 

Motion re Thirty-second Report. 
Vol. VI, 829. 

Business of the House. 
Vol. V, 9872, 9873. 

Central Excise and Salt (Amend-
ment) Bill: 
Motion to consider. 

Vol. VIII, 5388-90. 

Central Sales Tax Bill: 
Motion to consider and am'end-

ment to refer to Select Com-
mittee. 

Vol. IX, 1830, 1879--83. 
Consideration at clauses. 

Constitution 
Bill: 
Motion to 

mittee. 

Vol. X, 1971. 
(Ninth Amendment) 

refer to Joint Com-

Vol. IV, 6592-

Consideration ot clauses. 
Vol. VIn, 15858, 158M.. 



--------
GURUPADASWAMY, SHRI M. S.: 

ccmtd. 
Constitution (Tenth Am~ndment) 

Bill: 
Motion to consider, as reported by 

Joint Committee and amend-
ment to circulate. 

Vol. V, 9934-37. 
Demands for Grants, 1956-87 per-

taining to the Ministry of Com-
munications and motions to reduce 
the Demands. 

Vol. II, 3351-58, 3389-90, 3437. 

Demands for Grants, 1956-57 per-
taining to the Ministry of Defence 
and motions to reduce the 
Demands. 

Vol. II, 3203. 
Demands for Grants, 1956-57 per-

taining to the Ministry of Finance 
and motions to reduce the 
Demands. 

Vol. III, 5541-46. 

Demands for Supplementary Grants, 
1955-56 pertaining to the Ministry 
of Home Affairs and motions to 
reduce the Demands. 

Vol. X. 3144-47, 3168-69, 3172. 

Dscussion on Rules re emergency 
recruitment to I.A.S. 

Vol. V, 10183. 

Discussion re fixation of pay scales 
and other service conditions of 
employees of Life rnsurance 
Corporation. 

Vol. X, 3288-91. 

"Discussion re floor and ceiling prices 
of Indian cotton. 

Vol. X, 3684--88. 

DLcussion re leakage of Budget 
proposals. 

Vol. II, 3142-43, 3144-46. 

Finance (No.2) Bill: 
Motion to consider. 

Vol. X, 2697-2702, 2724. 

Finance (No.3) Bill: 
Motion to consider and amend-

ment to refer to Select Com-
mittee. 

Vol. X, 26517-2702, 27251. 

GURUPADASWAMY, SHRI M. S.: 
contd. 
Finance (No.3) Bill: contd. 
General discussion of the Railway 

Budget, 1956-57. 
Vol. II, 1730, 1748--54, 1756. 

Government Premises (Eviction) 
Amendment Bill: 
Motion to pass, as amended. 

Vol. VII, 4278. 
Hindu Minority and Guardianship 

Bill [as passed by RlljYIl Sabha]: 
Considenation of clauses. 

Vol. VI, 209-10. 
Hindu Succession Bill [as palsed by 

Rajya Sabha]: 
Motion to consider. 

Vol. IV, 8984. 

Indian Institute of Technology 
(Kharagpur) Bill: 
Motion to consider and amend-

ment to refer to Select Com-
mittee. 

Vol. VII, 4452. 
Life Insurance (Emergency Provi-

sions) Bill: 
Motion to consider. 

Vol. I, 1161-68, 1536. 
Motions for Adjournment: 

Formation of Ministry in Trav.n-
core-Cochin. 

Vol. II, 3457. 
Incursion by Pakistan Army into 

Chhad Bet in Rann of Kutch. 
Vol. I, 573. 

Motion on Address by the President. 
Vol. I, 305, 352. 

Motion re modification of the Lile 
Insurance Corporation Rules, 1956. 

Vol. X, 2826-29, 2835. 
Motion re suspension of first proviso 

to Rule 92. 
Vol. IV, 6072, 8073. 

Motion re working of Preventive 
Detention Act. 

Vol. V, 9981, 10106-10, 10114. 
Newspaper (Price and Page) Bill 

[as passed by Ra;ya Sabha]: 
Motion to consider. 

Vol. VIII, 4816-22, 4844. 
Consideration of clauses. 

Vol. VIII. 4883-84, 48851. 
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OURUPADASWAMY, SHRI M.5.: 
ccmtd. 
Point of procedure re leakage of 

Budget, 1958-67. 
Vol. n, 1694-95. 

Representation at the People 
(Amendment) Bill: 
Consideration of clauses. 

Vol. I, 174. 
Representation of the People (Fourth 

Amendment) Bill: 
Motion to consider. 

Vol. 'X, 19'15, 19'1'. 
Reserve BanJr: of India (Amend-

ment) Bill: 
Motion to consider. 

Vol. VI, 270--81, 341, 344, 351, 
352. 

Motion to pau, .. amended. 
VoL VI, 406. 

Resolution re nationalisation of 
banks. 

Vol. In, 11358. 
Vol. IV. 8817-23. 8882-64. 

Resolution 're President's Proclama-
tion re Kerala. 

Vol. IX. 1738-39. 
'Resolution re repre'ent&tion of 

African and Asian nations in 
U.N.O. 

Vol. VI. 2188, 2178--82, 2194, 
2204, 2209, 2210, 2213. 22111. 

Resolution re Second Five Year 
Plan. 

Vol VIn, 82119, 8808. 8815-G. 
Road Transport CorporatiODl 

(Amendment) Bill: 
Motion to consider. 

Vol. X, 2274-83. 
Sales Tax Laws Validation Bill: 

Motion to consider. 
Vol. I, IIHS7-58. 

State Financial Corporations 
(Amendment) Bill: 
Motion to consider. 

Vol. vm, 4906, 4928--34. 
States ReorpnisatiGn Bill: 

Motion to refer to Joint Com-
mittee. 

Vol. IV. 8114, 61111, 8117, 6178. 
6199, 6200, 6234. 8237--C3. 

OURUPADASWAMY, SHRI II. S.: 
contd. 
States Reorganisation Bill: cora.td. 

Motion to consider as reported b7 
Joint Committee. 

Vol. VI, 1l07-1t, 112Z-M, 
1133-34, 1474. 

ConsideratioJl of claUftll. 
Vol. VI, 1692, 1709. 1723, 178'1. 
179'1. 1828. 1837-38, 1839-42, 

2149-110, 2152-113. 
Vol. vn, Wg.....a. 

Suppression at Immoral Tramc in 
Women and Girls Bill: 
Motion to refer to Select Com- , 

mittee. 
Vol. VII, GiS. 

GYPSUM: 
Statement re bnport of - from 

Pakistan-Laid on the Table. 
Vol. VIII, 5341. 

B 
HALF-AN-HOUR DISCUSSION(S): 

re cement. 
Vol. IV, 8818-32. 

re Central College of Agriculture. 
Vol. X, 2632. 

,.. Coal Min. Provident Fund. 
Vol. VIII, 5013-28. 

re Cultural delegation to U.S.S.R. 
and East Europe. 

Vol. X. 2781--88. 
re development grants to M'anipur. 

Vol. vm, 4881-98. 
re development of minersl 

resources of KeralL 
Vol. IX, 1903-18. 

re Employees' Provident Fund Act. 
Vol. V, 10190-87. 

re Excise duty on motor spirit. 
Vol. VII, 2913-28. 

re ftood-aflected displaced persons 
in Agartala. 

Vol. VII. 3394-3408. 
re Indian Trade Unions (Amend-

ment) Act, 1947. 
Vol. X, 2478-811. 

re JaundiCfl Enquiry Committee'. 
Report, action taken on. 

Vol. V, 9995-10006. 
------,---,,------' "'------,--"--"--' 

109 LS0-21. 
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HALF-AN-HOUR DISCUSSION (S) : 
·contd. ' r. Natiolial Discipline Scheme. 

Vol. V, 9852-64. 

;;re au(ar-cane. 
Vol. V, 9552-68. 

"'e WOl'ldn, ;oumalists. 
'.' Vo1. IV, '6886-80. 

'HANDICRAFTS: . 
Demands for Supplementary 
. Grants. 1955-56:' 
Ind.ustries: 

Motion to reduce the Demand: 
Leu expenditure on. villagp. 

industries, -- and email 
scale industries. 

Vol. I. 1225--38. 

HANDICRAFTS BOARD: 
Demands for Grants, 1956-5'1: 

Other -Otpn,lsatlohl under the 
Ministry of Production: 
Motion to reduce the Demand: 

Working of - and its 
failure to give reUef to tile 
handicraft artisan. 
Vol m. 4422-'1'7, 44'19, 

4481-4534, 4541-53. 

f[ANDLOQM ~SS FUND: 

,.Demanda,' for Granta;1956-57: 
:Ministry.of Commerce and Indus-

try': 
Motion to. reduce ~ Demand: 
.' I Needo~ taking more effective 

steps to enable the actual 
,,', hal1dloom weavers to get 

the benefit of the Cess 
Fund. 
Vol. m, 5194, 5195-5217, 
5219 5223-32, 5237-5303, 

, ~5. 

RANDLOOM INDUSTRY: 

. Calling Attention to Matter of 
'U~t Public Importance: 
Textile policy of Government and 

future of --. . 
, Vol. VI, 358-61. 

HANDLOOM INDUSTRY, cofttd. 
Demand for Grants, i956-57: 

Capital Outlay of the Ministry of 
Commerce and Industry: 
Motion to reduce the Demand: 

Failure of the Government to 
advance sufficient amount 
of loans and subsidies to 
the 

Industries: 

Vol. III, 5195-5217. 
5222. 5223-32, 

5237-5303. ~66-
81i. 

Motion to l"edQ.ce the Demand: 
, Failure to take effective steps 

to proquce yarn on their 
own _to supply it for the 

'Handloom at reasonably 
low rates. 

. Vol. nr, 1519S--521'1, 5221. 
5223-32, 5237-5303, 5366-

95. 
Ministry of Commerce and Indus-

try: 
Motion to reduce the Demand: 

Need of taking more effective 
steps to enable the actual 
handloom weavers to get 
the . benefit of the Cess 
Fund. 

Vol. III, 5194, 1i195-5217, 
5219, 5223-32, 5237-

Demands for 
Grants, 1955-lid: 

fta03, 5366-85. 
Supplementary 

Industries: . 
Motion to reduce th~, :Deman J: 

ProRl'ess . of kllaCli industry 
tJiB-a-~fsthe --. . 

Vol. r. 1225-!3 . 
HANSDA, SHRI BENJAMIN:· ,'. 
" Demands for Grants, 1956-5'1 

I ; pel1aininr to the Ministry' of 
Irrigation tUld Power and motion!! 

.' te>. reduce the Demands. 
Vol. III, 4125-29. 

HASDA, SHRI SUBODH: 
Ancient and Historical Monuments 

and Archaeological Sites and 
Remains (Declaration of 
National ,Importance) Amend-
ment Bill [by Shri Balwant Sinha 
Mehta: as passed btl RaJ1I4 
SabhaJ: 
Motion to conlider. 

Vol. X, 2154. 
',. "!., 
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HASDA, SHRl SUBODH: conte!. 

Bihar and West Bengal (Transfer ot 
Territories) Bill: 
Presentation of the Report of 

Joint Committee. 
Vol. VII, 2986. 

RATHI, SHRI: 

Annual Report of Damodar Valley 
Corporation for 19155-56 and 
Audit Report thereon-Laid r.n 
Table. 

Vol. X, 4078. 

Budget Estimates of the Damoda): 
Valley Corporation for the Year 
1955-57-I..aid on the Table. 

Vol. I, 10815. 

Correction of answer to starred 
question No. 276. 

Vol. III, 3597--98. 
Demands for Grants, 1956-57 

pertaining to the Ministry . c.f 
Irrigation and Power and motions 
to reduce the Demands. 

Vol. m, 4133, 4170-'19. 

Electricity (Supply) Amendment 
Bill [Amendment of Section 77 
etc.: by Shri Sadhan CrUpta] 
Motion to consider. 

Vol. IV, 5861, 5872-73, ,5875, 
5876, 5877-78, 7339--43, 7346. 

Information re certain points raised 
during Budget Debate relating to 
Ministry of Irrtgation and 
'Power-Laid on the Table. 

Vol. 'VIII, 671)4. 

later-State Water ,Disputes Bill 
[Ila pas,ed by Rajya Sabha1: 
Motion to consider. 

Vol. VII, 2985, 3011. 

Report of Central Silk Board. 195~-
58-Laid on the Table. 

Vol. X, 4079. 

River Board Bill [as paB.ed bll 
Ra;lIa Sabha]: 

Motion to consider. 
Vol. VII, 2744. 

'Consideration of clauses. 
Vol. VII, 29C!1I. 

HA THI, SHRI: comel. 

Statement on flood situation-Laid 
on the Table. 

Statement on 
Madras and 
Laid on the 

Vol. VIII, 5183-84. 

flood situation in 
Travancore-Cochill-
Table. 

Vol. VII, 4085. 
Statement re alternative employ-

ment to surplus personnel of 
D.V.C.-Laid on the Table. 

Vol. IV, 7085. -Statement 're points raised during 
Budget Debates-Laid on the 
Table. 

Vol. X, 4070. 

Statement re Reports by various 
experts on Kosi-Project-Laid on 
the Table. 

Vol. X, 4079. 

HAZARIKA, SHRI J. N.: 

Proclamation re India's right to 
regulate fiBhing and fllIheries in 
adjoining high seas-Laid on the 
Table. 

Vol. X. 3707. 
HEADS OF STATES, MINISTERS, 

SECRETARIAT, AND ATTACHED 
OFFICES: 
Demands for Grants, 1958-57-

Travancore-Cochin. 
Vol. V, 8262, 8283-84, 8293-95, 

8303-04, 8314-46, 8349. 835(1. 

Motion to reduce the Demand: 
Discrimination against papers 

in the matter of eivin, 
Government advertisements. 

Vol. V, 8293. 8314---46. 

Discrimination against the 
Daily 'Janyugom' in the 
matter of giving advertise-
ments of the Government. 

Vol. V, 83M, 8314-46.· 

Discrimination between olUni-
cipality and municipality on 
the! basis ot the party or 
parties in the majority In 
the elected councils. 

Vol. V, 8294, 8314-48. 
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HEADS OF STATES, MINISTERS, 

SECRETARIAT AND ATTACHED 
OFFICES: contd. 
Demands for Grants, 1958-57-

Travancore-Cochin: contd. 
Distrimination between pan-

chat/at and panchat/at based 
on the majority in the elect-
ed panchayats party-wise. 

Vol. V, 8294, 8314-48. 
Failure of Government to 

enquire into allegations of 
official high handedness and 
misconduct 8"1 reported in 
the press. 

Vol. V, 8293, 8314-46. 
Failure of Government to give 

completed autonomy to pan-
chayats. 

Vol. V. 8295, 8314-46. 
Failure of Government to 

investigate into charge of 
corruption against high of'ft-
cials and ex-Ministers. 

Vol. V, 8294, 8314-46. 
Failure of Government to 

investigate on the earning 
of high officials and ex-
Ministers. 

Vol. V, 8294, 8314-46. 
Failure of Government to 

provide adequate pension to 
the low paid employees of 
the Palace Establishment. 

Vol. V, 8293, 11314-48. 
Failure of Government to 

provide adequate pension 
to the soldiers who have 
retired from the state forces 
prior to and after integra-
tion. 

Vol. V, 8293, 8314-46. 
Failure of Government to 

pursue a price support 
policy for agricultural com-
modities and cash crops. 

Vol. V, 8303, 8314--46. 
Failure of Government to 

suitRbly provide for the ex-
servicemen of the Travan-
core-Cochin State Forces. 

Vol. V, 8293, 8314-46. 
Failure to declare the tem-

porary staff of the Board of 
Revenue, permanent. 

Vol. V, 8283, 8314-46. 

HEADS OF STATES, MINISTERS, 
SECRETARIAT, AND ATTACHED 
OFFICES: contd. 
Demands for Grants, 1956-57-

Travancore-Cochin: contd. 
Failure to make the contin-

gent staff in Government 
bungalows, permanent. 

Vol. V, 8283, 8314-46. 
Failure to make the contin-

gent staff of the Cape Hotel, 
permanent. 

Vol. V, 8283, 8314-48. 
Failure to pass legislation 

giving complete autonomy 
to Municipal Council in the 
State. 

Vol. V, 8295, 8314-46. 
Inadpquate 'pay of menials. 

Vol. V, 8283, 8314-46. 
Interference of Govern%nent 

in the functioning of muni-
cipality and the corporation 
in which the Congress is 
in minority. 

Vol. V, 8294, 8314-46. 
Low emoluments of menial 

staff under the sub-head 
contingencies. 

Vol. V, 8283, 8314-46. 
Neglect of municipalities in 

which the Congress, as a 
political party is inmmo-
rity. 

Vol. V, 8294, 8314-48. 
Policy of recruitment to Law 

Department. 
Vol. V. 8283, 8314-46. 

Stores purchase policy. 
Vol. V, 8303, 8314-48. 

Demands for grants on Ac-
count, 1956-57-Travancore-
Cochin. 

Vol. m 3855. 
HEALTH CENTRE (S) : J 

Demands for Grants 1956-57: 
Ministry of Health; 

Motions to reduce the Demand: 
Delay in establishment of 
-- in rural areas. 
Vol. III, 4250-58, 4260. 

4266-4318. 
Meagre provision for the es-

tablishment of rural -- in 
the Second Five Year Plan. 

Vol. m, 4250-58, 5260. 
4266---4318. _._ .... _. __ .. _ .......... _--_ .. __ ._ .. -.--_. ----.--.. ----.. ----------------



TWELFTH TO FOURTEENTH ~ESSIONS, 1956 
.. ' .-,-.--.----,--------...... --------.. - .... --~ ........ --... _.,._--_. __ .-

HEALTH MINISTRY OF: 
Demands for Grants, 1956-57-

Vol. III, 4249-62, 4266-4319. 
Motions to reduce the Demand: 

Action taken on Delhi Jaun-
dice Enquiry Committee 
Report. 

Vol. III, 4250-58, 4259, 
4266-4318. 

Delay in establishment of 
health centres in rural 
area. 

Vol. III, 4250-58, 4280, 
4266--4318. 

Deterioration in the qaulity of 
D.D.T. sprayed under the 
National Malaria Control 
Scheme. 

Vol. In, 4250-58, 4259, 
4266-4318. 

Faiiure to improve the collec-
tion of statistics about dis-
eases like T.B., cholera ftl-
aria, malaria etc. 

Vol. III, 4250-58, 4259, 
4266-4318. 

Implementation of slum clear-
ance schemes. 

Vol. III, 4250-58, 4260, 
4266-4318. 

Inadequate attention paid to 
rural areas in matters re-
lating to public health. 

Vol. III, 4250-58, 4259, 
4266-4318. 

Meagre provision for the 
establishment of rural 
health centres in the Second 
Five Year Plan. 

Vol. Ill, 4250-58, 4260, 
4266-4318. 

Meagre provision under the 
water supply schemes for 
rural areas in Part C States. 

Vol. III, 4250-58, 4260, 
4266-4318. 

Need for consultation with 
associations of medical men, 
such as the Indian Medica] 
Association, in the matter 
of formulation of public 
health measures. 

Vol. m, 4250-58, 4259, 
4286-4318. 

HEALTH, MINISTRY OF: contd. 
Demands for Grants, 1956-57: conte!. 

Motions to reduce the Demand: 
contd. 

Need for continuance of • 
lIeparate Health Ministry. 

Vol. 1Il, 4250-58, 4259, 
4266---4318. 

Need for improving medical 
facilities for Central Gov-
ernment employees. 

Vol. III, 4250-58, 4260, 
4266-4318. 

Need of evolving better 
method of medical examin-
atIon. 

Vol. III, 4250-58, 4260, 
4266---4318. 

Pol~cy with regard to family 
planning. 

Vol. III, 4250-58, 4259, 
4266-4318. 

Demands for Grants on Account, 
1956-57. 

Vol. II, 2219, 2227. 

HEALTH, PUBLIC: 
See "Public Health". 

HEAVY ELECTRICAL EQUIPMEN'l' 
FACTORY: 
Demands for Grants, 1956-57: 

Capital Outlay Of the Ministry of 
Production: 
Motion to reduce the Demand: 

Setting up of -- and the 
agreement thereof. 
Vol. III, 4422-77, 4481, 

4481--4534, 45fI-a. 

HEDA, SHRI: 
Central Sales Tax Bill: 

Motion to consider and amend-
ment to refer to Select Com-
mittee. 

Vol. X, 1938---K 
Delhi Tenants (Temporary Protec-

tion) Bill (as passed bll Ra.JII4 
Sabha.) : 
Motion to consider and amend-

ment to refer to Select Com-
mlttee. 

Vol. X, 4244. 
Leave of absence to. 

Vol. V, 7720. 
Motion n international situation. 

Vol. IX. 554-~ 
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HERA, SHRI: contd. 
Motion re Report of Government 

Inspector of Railways on derail-
ment of 319 Down Express. 

Vol. X, 2019-23, 2024, 2028. 
Motion re Report of U.P.S.C. for 

1955-56 

Motion re vacation of 
Member 

Vol. X, 4290. 
seat of a 

Vol. X, 1931-32. 
Motor Vehicles (Amendment) Bill: 

Motion to consider as reported by 
Joint Committee. 

·Vol. IX, 1861-87. 
Sales Tax Laws Validation Bill: 

Motion to consider. 
Vol. I, 1076-80, 1086-89. 

Standards of Weights and Measures 
Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. X, 2222-2'7. 

State Bank of H)"derabad Bill: 
Motion to consider. 

Vol. IX, 682, 691-96, \197, 698, 
701, 702. 

MotlOn to pass, as amended. 
VOl. IX. 71'7. 

States Reorganisatlon BUl: 
Consideration of clauses. 

Vol. VI, 1711, 1936-40. 

Hl!:M RAJ, SHRI: 
Constitution (Ninth Amendment) 

Bill: 
Motion to consider as reported b1 

Joint Committee. 
Vol. VIII, 5563, 5577. 

Consideration of clauses. 
Vol. VIn, 5651, 5723, 

5729, 5978, 
5988-90. 

Demands for Grants, 1956-57 
pertaining to the Ministry of 
CommWlications and motions to 
reduce the Demands. 

Vol. II, 3396-3402. 
Demallds for Grants, 1956-57 

pertaining to the Ministry of 
Natural Resources and Scientific 
Research and motions to reduce 
the Demands. 

Vol. In, 4597-48()2. 

HEM RAJ, SHRI: contd. 
Hindu Succession Bill (48 p"ued bll 

&;1111 Sabha): 
Consideration of clauses. 

Vol. IV, 7024, 7041-42, 7158. 
National Highways Bill: 

Motion to consider. 
Vol. VII, 3125, 3157-62. 

Standards of Weights and Measures 
Bill: 
Motion to refer to Joint Com-

mittee and amendment to 
, circUlate. 

Vol. VIII, 4650-08. 
States Reorganisation Bill: 

Motion to refer to Joint Com-
mittee. 

Vol. IV, 6162-87. 
Territorial Councils Bill: 

Motion to consider. 

HEMBROM, SHRI: 
Scheduled Castes 

Tribes Orders 
Bl1l: 

Vol. X, 3758. 

and Scheduled 
(Amendment) 

Consideration of clauses. 
Vol. VIII, 6422-29. 

HERBS, MEDICINAL: 
Demands for Grants, 1956-57: 

Botanical Survey: 
Motions to reduce the Demand: 

Failure to have any adequate 
research in the matter OJ 
exploiting Indian herbs for 
medical preparation. 
Vol. III, 4537-90, 41192, 

4594-4616, 468G-4702. 
Failure to prepare a compre-

hensive list of indigenous 
medicinal plants. 

Vol III, 4557-90, 4592, 
4594-4616. 4680-

4702. 
Ministry of Food and Agriculture: 

Motion to reduce the Demand: 
Coordination between the 

Forest Research Institute 
and the States in the matter 
of cultivation of certain 
profitable herbs. 

Vol. m, 4704-05, 4706-
30. 4737, 4743-

4819. 
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HERBS, MEDICINAL: contd. 

.Demandl for Grants, 1956-57-
Travancore-Cochin: 

. Forest: 
Motions' to reduce the. Demand: 

Failure to start an indutry to 
extract alkaloids and the 
essence of medicinal plants , .. 

. of wild growth in Travan-
core-Coc:hin . forests. 

VoL V, 8283, 8314-46. 
··Lack of· a proper scheme to 

collect plants of known 
medicinal value. 

VoL V, 8283, 8314-0-46. 
HIGH COURTS: 

Fourth Report of the Law CoJDDlill- I 
.. lion (on the proposal th8t -- I 

should sit in Benches at different , 
places in a State)-Laid on the 

. Table. . 
. VoL IX. 1000. 

£UGH COURT BENCH. AURANGA-
BAD: 
Demands for Supplementary 

Grants. 1956-57: 
., Relati.ons with States: 

Motion to reduce the Demand: 
Ventilate tbegrievance of 

nQl1-e8tablishment of a 
High Court Bench at 
Auran.abad in Marathwada 
of Bombay State. 
VOl. X, 3135-68, 3172-87. 

HIGH COURT JUDGES (PART A 
STATES) RULES, 1956: 
Laid on the Table. 

Vol. I. 1460. 
HIGH COURT JUDGES (PART A 

STATES): 
TRAVELLING ALLOWANCES 

RULES. 
Laid on the Table. 

VoL IX. 1789. 
. RILL"MEN:· 

Demands for Grants, 1956-57: 
Manipur: 

Motions to reduce the Dem'lnd: 
Failure to appoint adequate 

number of -- in the 
various departments of the 
Government of Manipur. 
VoL·ill, 4938-58, 4961-
6028. 5035, 5051--6110, 

511.-28. 

I 

HILLMEN: contd . 
Demands for Grants, 1956-5'1: eontd. 

Motion to reduce the Demand: 
contd. 

Need of recruitml more .....:..-
in the Police Department of 
the State. 

Vol. III, 4938-58, 4961-
. 5028, 5OS'4, 5051'-:~ 

, 5110, 6111t-28. 
HtM'ACHAL. PttADESIf: 

Demands for Supplementary Grants. 
1956-57. . 
VoL X. 8184. 313&-88, IlTO, 

8172-88. 
Motion to reduce the Demand: 

Conatltution of the Advilory 
Committee for Himach,) 
Jlradesh • 

Vol X. 313fi..-18, 1170, 
317,2-...1'1 .. 

HIMMATNAGAR: 
Demand3 for Grants, 19li6-57-Rail-

ways: 
Miscellaneous Expenditure: 

Motion to reduce the Demand: 
'pelay ill Udaipu.t'-~Jmmat

nagar survey. 

HINDI: 

Vol. D, 1899-1932, 1947, 
1970-2040. 

Demands for Grants; 1856-57: 
Ministry of Education: 

Motion to reduce the Demand: 
Disregard of the Sanskrit and 

Hindi Institutions running 
mostly on oriental lines. 
Vol. III, 5388-5423, 5428, 

54:28-82. 
Miscellaneous Departments and 

ExpencUture under the Minis-
try' of Home Affairs: 

Motion to redUCe the Demand:' 
Policy of making - u 

ofIlcial language. 
, Vol. III, 49J8-58, 4961-

5028, DOlO, 5051-
5110, 5113-28. 

Presentation of Railway Budget, 
1956-57: 
Te~of-. 

VoL I. 7"·31. 
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HINDU(S): 

Discussion re exodus of -- from 
East Pakistan to India. 

Vol. V, 10125--63. 

HINDU ADOPTIONS AND MAIN-
TENANCE BILL (AS PASSED BY 
RAJYA SABHA): 

See under "Bill(s)". 

HINDU MARRIAGE (AMENDMENT) 
BILL (BY SHRIMATI UMA NEHRU 
AS PASSED BY RAJYA SABHA): 
See under "Bill(s)". 

HINDU MINORITY AND 
GUARDIANSHIP BI.i..L (AS 
PASSED BY RAJY A SABHA) : 

See under "Bills". 
HINDU SUCCESSION BILL (AS 

PASSED BY RAJYA SABHA): 
Presentation of petition. 

Vol. IV, 6544. 
See also under "Bill(s)". 

HlNDUSTAN ANTIBIOTICS FAC-
TORY: 
Demands for Grants, 1956-57: 

CapItal Outlay of the Ministry of 
Production: 
Motion to reduce the Demand: 

Hindustan Antibiotics Fac-
tory. • 
Vol. Ill, 4422-77, ·H81, 

4481-4534, 4541-53. 
HINDUSTAN CABLE FACTORY: 

Demands for Grants, 1956-57: 
Capital Outlay of the Ministry of 

Production: 
Motion to reduce the Demand: 

Hindustan Cable Factory. 
Vol. III, 4422-77, 4481, 

4481-4534, 4541-53. 
Presentation of General Budget, 

1955-56: 
Increase in the production target 

of -- during 1955. 
Vol. I, 1181. 

fUNDUSTAN INSECTICIDES FAC-
TORY: 

-Demands-for Gran~1956:57: 
Capital Qutlay of the Ministry of 

Production: 
Motion to reduce the Demand: 

Hindustan Insecticide Fac-
tory. 
Vol III, 4422-77, 4481. 

4481--4534, 4641-53. 

HINDUSTAN MACHINE TOQI.S 
LIMITED: 
Demands for Supplementary 

Grants, 1956-57: 
Other Capital Outlay of the 

Ministry of Production: 
Motion to reduce the Demand: 

Favouritism and nepotism in 
the matter Of contracts nnd 
selecting architects in the 
H.M.T. Ltd. 

Vol. X, 3209-35. 
Purchase of Hindustan Machine 

Tools shares at a high price. 
Vol. X, 3209-35. 

HIRAKUD DAM PROJECT: 
Demands for Grants, 1956-57: 

Aviation: 
Motion to reduce the Demand: 

Need for sanction of--
allowance to the stat! of the 
Civil Aviation Departulf.'nt 
from 1-4-1954 to 30-9-1954. 
Vol. 11, 3325--85, 3316-

3449. 
Multi-purpose River Schemes: 

Motion to reduce the Demand: 
Hirakud tragedy in which 

workers were killed and 
injured. 

Vol. III, 4096-4142, 4148-85, 
·U88, 4188-4247. 

HISSAR: 
Demands fer Grants. 1956-57-Rail-

ways: 
Ordinary Working Expenses-

Repairs and Maintenance: 
Motion to reduce the Demand: 

Dirty condition of railway 
carriages run between 
Rewari and --. 
Vol. II, 2041-78, 2083 

2089-2133. 
HOME AFFAIRS, MINISTRY OF: 

Demends for Grants, 1956-57. 
Vol. m, 4935, 4938-58, 4961-
5028, 5029--32, 5051-5110, 5113-

28. 
Motions to reduce the Demand: 

Delay in introducing legisla-
tion to amend the lists ot 
schedul-ed castes and sche-
duled trib-es. 

Vol III, 4938-58, 4961-
5028, 5029, 5030, 

5061-5110, 5113-
28.. 
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Home Mairs, Mini:stry of: contd. 
Demands for Grants, 1956-57: 
Motions to reduce the Demands: 

contd. 
Delay in publishing report of 

the Backward Classes Com-
mission. 

Vol. III, 4938-58, 4961-
5028, 5030, 5051-

5110, 5113-28. 
Failure to have democratic 

set up in States like Mani-
pur and Tripura. 

Vol. Ill, 4938-58, 4961-
5028, 5032, 5051-

5110, 5113-28. 
Failure to implement recom-

mendations of the Backward 
Classl!l Commission Report. 

Vol. III, 4938-58, 4961-
5028, 5030, 5051-

5110, 5113-28. 
I'ailure to safeguard the 

customs, culture and econo-
mic life of the scheduled 
tribes. 

Vol. III, 4938-58, 4961-
5028, 5029, 5051-

5110, 5113-28. 
Failure to show due consi-

deration to scheduled castes 
and scheduled tribes in the 
matter of appointments in 
the Central Government 
offlces. 

Vol. III, 4938-58, 4961-
5028, 5032, 5051-

5UO, 5113-28. 
Failure to stop exploitation of 

tribal people by outsiders. 
Vol. III, 4938-58, 4961-

5028, 5030, 5051-
5110, 5113-28. 

Governments attitude towards 
Naga National Council and 
the present police operation 
in the Naga Hills, Assam. 

Vol. III, 4938-58, 4961-
5028, 5029, 5051-

5110, 5113-28. 
Increase in the number of 

officers in Intelligence 
Bureau. 

VoL III, 4938-58, 4961-
5028, 5030, 5051-

8110, 511~8. 

lfOME AFFAIRS, MINISTRY OF: 
. contd. 

Demand for Grants, 1956-57: 
Motions to reduce the Demand: 

contd.. 
lnefficiency in the administra-

tion of justice in the crimi-
nal courts. 
Vol. III, 4938-58, 4961-

5028, 5030, 5051-5110, 
5113-28. 

Inefficient working of the 
Intelligence Bureau. 
Vol. Ill, 4938-58, 4961-

5028, 5030, 5051-5110, 
5113-28. 

Necessity for reservation of 
posts for the scheduled 
castes and scheduied tribes 
in departmental promotions 
and relaxation of educa-
tional qualifications for re-
cruitment to Central Secre-
tariat Services. 
Vol. III, 4938-58, 4901-

5028, 5031, 5051-5110, 
5113-28. 

Need to give more powers to 
the Commissioner and the 
Regional Assistant Com-
mIssIoners for Scheduled 
Castes and Scheduled 
Tribes. 
Vol. III, 4938-58, 4961-

5028, 5031, 5051-5110, 
5113-28. 

Need to give preference to 
qualified tribals for 
appointment in Tribal Wel-
fare Department. 
Vol. Ill, 4938-58, 4961-

5028, 5031, 5051-5110, 
5113-28. 

Need to impose restrictions 
on transference of land by 
tribals to non-tribals. 
Vol. III, 4938-58, 4961-

5028, 5031, 5051-5110, 
5113-28. 

Need to take proper steps to 
check corruption in admin-
istration. 
VoL 01, 4938-58, 4961-

5028, 5030, 5051-5110, 
111a-u. ----------------------_._._--_ .. _--
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aOME AFFAIRS, 
. ---- ----------HOOGHLY: 

·MINISTRY OF' . Demands for Grants, 1956-57: conuL . 
. Demands for Grants,1956-57: cant<!. 
: Motions 'to reduce the Demand: 

cont~. 

Non-implementation of vari-
. ous schemes envisaged in 
First Five Year Plan for 
Welfare of tribal people. 

Vol. III, 4938-58, 4961-5028, 
5031. 5051-5110, 

5113-28. 

Non-implementation of vari-
ous sdlemes· laid down in 
the First Five Year Plan for 
the improvement of the lot 
of the scheduled castes, 
scheduled tribes and other 
backward classes. 

Vol. m. 4938-58, 4961-5028, 
5029. 5051-5110, 

5113-28. 

Police interference in the 
. management of postal works 
in Tripura. 

Vol. III, 4938-58, 4961-5028, 
5029. 5051--5110, 

5113-28_ 

Policy of giving appointments 
to persons belonging to the 
backward classes in the 
departments of Central 
Government. 

Vol. III, 4938-58, 4961-5028, 
5031, 5Otl-5110, 

5113-28. 
Unnecessary delay in publish-

ing reeommendations of the 
Backward Classes Commis-
Sion. 

Vol. m. 4938-58, 4961-5028, 
5031. 5051-5110, 

5113-28. 

Working of the Preventive 
Detention Act. 

Vol. III, 4938-58, 4961-5028, 
5031, 5051-5110, 

!'i113-28. 
_ Demanda·for Grants on Account, 

. J98e-57. 
Vol n. 2219. 2228. 

Ministry of Natural Resources and 
Scientific Research: . 
Motion to reduce the Demand: 

Payment of inadequate com-
pensation to persons of 
Ramnagar area in Aramball 
Subdivlsion in district of 
~ue to damage caused 
in course of seismic re-
fraction survey by Stanvac 
·~oject.. 

Vol. ill, 4557-90, 4592, 4594-
4616, 4680-4702-

Multipurpose River Schemes: 
Motions to reduce the Demand: 

Failure to extend irrigation 
facilities within P. S. Khan-
akul and P. S. Arambal 
in - district under the 
D. V. C. Irrigation Scheme. 

Vol. III, 4096-4142, 4148-
85, 4188. 4188-4247. 

Need of extending D. V. C . 
power to Arambagh in --
District, West Bengal. 
Vol. Ill, 4096-4142, 4148-

85, 4188, 4188-4247. 

liORN GOODS INDUSTRY: 
Demands for Grants. 1956-57: 

Ministry of Commerce and Indus-
try: 
Motion to reduce the Demand: 

Problem of -. 
Vol. III. 5194, 5195-5217, 

5219, 5223--32, 5237-
5303, 536~5. 

HORTICULTURE: 
Demands fOr Grants, 1958-57: 

Other Civil Works: 
Motion to reduce the Demand: 

Failure to complete and revise 
the seniority lists of work-
charged std in Second 
Circle Delhi State, Avia-
tion, Planning, Rehabilita-
tion, Central construction,-, 
Southern Electrical, Madras 
Central, Bombay Central, 
Calcutta Central No.1, Cal-
cutta Central No. II and 
Madhopur Circles . 
Vol m, 4321-53, 4381-96, 

4400-16. 
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HORTOCULTURE: conCd. 
Demands for Grants, 1956-57: conCd. 

Other Civil Works: contd. 
Motion to reduce the Demand: 

contd. 
Failure to take the attendancE: 

of work-charged in the 
Horticulture Circle on Ac-
quittance Roll Registers. 

Vol III, 4321-53, 4358, 
4361-96, 4400-16. 

HOSPITALS AND DISPENSARIES: 

Demands for Grants, 1956-67: 
Aviation: 

Motion to reduce the Demand: 
Openin« of dispensaries at all 

major airports. 
Vol. II, 3325-85, 3394, 

3396-3449. 

Other Civil Works: 
Motion to reduce the Demand: 

Failure to supply costly 
medicines to the workers at 
C.P.W.D. dispensaries. 

Vol. III, 4321-53, 4360, 
4181-96, 4400-16. 

Demands for Grants, 1956-57-Rail-
way: 
Ordinary Working Expenses-

Labour Welfare: 
Motion to reduce the Demand: 

Protision of a dispensary 
at Olavakkot, Southern 
Railway, for railw.aymen. 

Vol. II, 2134-56, 2161, 
2162-64, 2251-85. 

Oemancis for Grants, 1956-57-Tra-
vancore-Cochin : 
Jledical: 

Motions, to reduce the Demand: 
Diet given to patients in the 

Medical College Hospital. 
Vol. V. 8274, 8314-46. 

Hardships of patients to get 
admisaion in hospitals as in 
-patients. 

Vol. V, 8296, 8314-46. 

HOSPITALS AND DISPENSARIES: 
contd. 
Demands for Grants, 1956-57-Tra-

vancore-Cochin: contd. 
Medical: contd. 

Motions to reduce the Demand: 
contd. 

Inadequacy of equipment and 
stat! of Medical College 
Hospital. 

Vol. V, 8296, 8314-46. 

Necuaity to improve condi-
tion of the mofussil hospi-
tals, Ayurveda hospital and 
Ayurveda pharmacy. 

Vol. V, 8285, 8314:-46. 
Policy of Government in re-

gard to opening of new --
and conditions imposed in 
that regard. 

Vol. V, 8295, 8314--48. 
Unsatisfactory arrangements 

in Medical College hospital. 
Vol. V, 8305, 8314-46. 

Demands for Supplementary Grants. 
1956-57-Travancore-Cochin: 
Public Health: 

Motion to reduce the Demand: 
Functioning of, and conditions 

in, hospitals in Travancore-
Cochin. 

Vol. VIII, 4582-4.619. 

HOSPITALITY ORGANISATION, 
GOVERNMENT: 
Demands for Grants, 1956-57: 

Cabinet: 
Motion to reduce the Demand: 

Expenses by the -- on the 
Russian dignitaries. 

Vol. m, 4938-58. 4961-5028. 
5032, 5051-5110. 5113-28. 

HOSTEL(S): 

Demands for Grants, 1956-57: 
Capital Outlay of the Miniatry of 

Education: 
Motion to reduce the Demand: 

Failure of Government to pro-
vide sufficient funds to 
Andhr. State Government 
to build-. 

Vol. III, 5388-5423, 6438-82. -----------------_._--_. 
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BOUSE-RENT ALLOWANCE: HOUSING: contd. 

See "Pay and Allowancel". 

HOUSING: 

Demands for Grants, 1956-57: 
Agriculture: 

Motioo to reduce the Demand: 
Need to grant house rent 

flllowance to tile monthly 
paid labour who are not 
provided with any Govern-
ment accommodation. 

Vol. III, 4704. {705, 4706-30. 
4740, 4743-4819. 

Aviation: 
Motions to reduce the Demand: 

Accommodation for every 
member of the staff of the 
Civil Aviation Department 
at all airport. 

Vol. II, 332~5, 3386-3449. 
Inadequate quarters for the 

employees of the Indian 
Airlines Corporation. 

Vol. II, 3325-85, 
3391, 3396-3449. 

Provision of accommodation 
and facilities before open-
ing new aerodromes. 

Vol. II, 3325-85, 
3395, 3396-3449. 

Capital Outlay of the Ministry of 
Rehabilitation: 
Motion to reduce the Demand: 

Need to expedite the cons-
truction of buildings, roads, 
camps, homes and infir-
maries for displaced persons 
in Tripura by increasing 
the amount of aid. 

Vol. III, 3871-3916, 3919-
57. 4014-94. 

Expenditure on Displaced 
Persons: 
Motions to reduce the Demand: 

Need for speedy disposal of 
the loan petitions under 
Contributory Housing 
Scheme for the displaced 
persons in Tripura. 

Vol. III, 3870, 387l-3916, 
3918. 3919-57, 4014-94. 

Demands for Grants, 1956-57: 
contd. 
Expenditure on Displaced Per-

sons:: contd. 
Motions to reduce the Demand: 

c:ontd. 
Rehabilitation of non-claim-

ants and smalling the num-
ber of instalments to com-
plete price of houses and 
shops allotted to them. 

Vol. III, 3870, 3871-3916, 
3919-57, 4014-". 

Indian Posts and Telegraphs 
Department (Including Workio, 

Expenses) ; 
Motions to reduce the Demand: 

Incommodius unhealthy con-
dition of office buildings. 

Vol. II, 3325-85, 3389, 
3396-3449. 

Provision of residential 
accommodation for otftciala 
drawing more than RI. 150 
in Delhi. 

Vol. II, 3325-85, 3389. 
3396-3449. 

SJow progress in the cons-
truction of quarters for the 
employees. 

Vol. II, 3325-85. 3388. 
3396--3449. 

Ministry of Communications: 
Motion to reduce the Demand: 

Lack of stal! quarters for 
postal stal! all over tile 
country. 

Vol. II. -3325-85, 3386, 
3396-3449. 

Ministry of Labour: 
Motions to reduce the Demand: 

Lack of -- for workers. 
Vol. III, 48~7-87, 4891. 

4894--4933. 

Necessity fOr proper legisla-
tion for compulsory provf-
sion for--:facilities for in-
dustrial workers. 

Vol. III. 4827-87, 4889. 
4894--4933. 
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HOUSING: conte!. 

Demands for Grants, 1956-57: 
contd. 
Ministry of Labour: contd. 

Motions to reduce the Demand: 
contd. 

Need to grant -- loans to 
~a gardens in Tripura for 
conRtructlon of houses for 
workers. 

Vol TIl. 4827-87, 
4894-4933. 

Need to provide Agartala 
Municipality with grants 
for constructing houses fol' 
RlU'ijans. 

Vol. JIl, 4827-87, 4888, 
4894-4933 

Neeod to provide loans to btdi 
factory owners in Tripura 
to construct - accommoda-
tion for workers. 

Vol. III, 4827-87, 488R, 
4894-4933. 

Ministry of Rehabilitation: 
Motions to reduce the Demand: 

Need to guarantee the supply 
01' corrugated iron sheets to 
the displaced persons who 
areo Riven - loans. 

Vol. III, 3870, 3871-
3916, 3917, 3919-57, 

4014-94. 

Need to provide increased 
amount 01' -- loan to dis-
placed persons in Tripura 
In colon'ps and elsewhere. 

Vol. m, ~870, 3871-
3916, 3919-57, 

4014-94. 
MiR('eUaneous Departments and 

Expenditure under the Ministry 
of Education: 
Motions to reduce the Demand: 

Lack of sufficient accommoda-
tion in National Archives. 

Vol. In, 5388-5423, 
5428-82. 

HOUSING: contd. 
Demands for 

contd. 
Grants, 1956-57: i 

I -_ .. - -.--_. -- _._-------_.-

Misel'!IlMeoU8 Departments and 
Expenditure under the Ministr1 
of Labour: 
Motion to reduce the Demand: 

Lack of -- and other 
amenities for coal miners. 

Vol. III, 4827-87. 4893, 
4894--4933. 

Miscellaneous Departments and 
olller Expenditure under tbe 
Ministry of Food and Agricul-
ture: 
M.otion to reduce the Demand: 

Need to provide quarters and 
Ilccommodation to the 
Veoterinary Department em-
ployees in A~artala and 
KaHasahar of Tripura. 

Vol. III, 4704. 4706--,10, 
474.~819. 

Other Civil Works: 
Motions to reduce the Demand: 

"'aHure to allot quarters to 
the work-charged RtRfr 
"('.cording to their scalell ~ 
DaY. 

Vol. III, 4321-53. 4358, 
4361-96, 4400-16. 

l!'ai!ure to give rent-tree 
accommodation to the work-
charged staff at Muktesb-
war. 

~"ol. III, 4321-53, 
4356, 4361-96, 

4400-16. 
Need for charging of rent of 

bonles and baradaries In 
JJelhi at ftve per cent of pay 
instead of ten per cent. 

Vol. In. 4321-51, 
4359, 4361-96. 

4400-18. 

Need for electriftcation of 
class IV sta1l' quarters at 
DeIhl. 

Vol. III, 4321-53, 
4359, 4361-96, 

4400-18. 
Need for electrification of 

work-charged staff quarters 
at Delhi. 

Vol. III, 4321-53. 439, 
4361-98, 4400-1@ - -------_. __ .- ------
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HOUSING: cantd. 
Demands for Grants, 1956-57: 

cantd. 
Other Civil Works: cantil. 

Motions to reduce the Demand: 
cantd. 
Need for e1ectrifl~ation of 

work-charged stall quarters 
at Dhanbad. 

Vol. m, 4321-53, 4358, 
4381-96, 4400-16. 

Trbnaa: , 
Motion torec.luce the Demand: 

Need to provide rules for 
In'antlng loans under the 
Lower Income Group 
HousinR Scheme. 

Vol. In, 4938-58. 4961-5028, 
5036, 5051-5110, 5118--28. 

Demands fOr Grants, 1956-57-
Railways: 
Open Line orks-(Revenue) 

-Labour Welfare: 
Motion to reduce.the Demand: 

Inadequate residential quar-
ters for class IV staff. 

Vol. n, 2291-97. 
Ordinary Working Expenses-

Labour Welfare: 
Motion to reduce the Demand: 

Failure to provide quartars 
to staff at Adoni, Nagarur, 
Molagavalli, Aspari, Nan-
cherla, Bantanahat, Beri-
nahal, Ulindkonda, 

Bethameherla Dhone, 
Maddikera. Juggali, 

Pendekal and Malyala 
stations of Southern 
Railway. 

Vol. n, 2134-56, 2162-64, 
2251-85. 

ltailway Board: 
'Motion to reduce the Demand: 

Failure to provide sufficient 
quarters fOr the staff. 

Vol. n, 1889--1932, 1934, 
1970-2040. 

Demands for Granta, 19118-57-
Travancore-Cochin : 
Industries: 

Motions to reduce the Demand: 
Failure to see that adequate 

- facilities are provided 
tor plantation labourers. 

Vol. V, 8280, 8314--M. 

HOUSING: contd. 
Demands for Grants, 19H-57-Tra-

vancore-Cochin: contd. 
Industries: eontd. 

Motions to reduce the Demand: 
contd. 
Necessity fOr a comprehensive 

scl1eme for Bsbin" houling 
and mining. 

Vol. V, 8810, 8314--48. 
Labour and Miscellaneous: 

Motion to reduce the Demand: 
Inadequate provision of -

and education for scheduled -
castes and tribes. 

Vol. V, 8281, 8314--48. 
Police: 

Motion to rec:Juce the Demand: 
Low salary, lack of -- faci-

lities and conveyance for 
pollee conlltables and om-
eers leading to corruption. 

Vol. V, 8305, 8314-48. 
Public Healtl1: 

Motion to reduce the Demand: 
Necessity to provide proper 

-facilities to conservancy 
staff. 

Vol. V, 8296, 8314-48. 
Tranaport Schemes: 

Motion to reduce the Demand: 
J.act of -- facilities for 
transport workers. 

Vol. V, 8302, 8314-48. 
Demands for Supplementary Granta, 

1958-5'1: 
Other Capital Out14y of the 

Ministry of Communications: 
Motion to reduce the Demand: 

Failure to provide living 
accommodation fOr stat! 
with view to make some 
saving. 
Vol. X, 3189-93, 3194-3208. 

Demands for Supplementary Granta, 
1956-57-Travancore-Cocbin: 
Capital Outlay on Civil Works: 

Motion to reduce the Demand: 

Disapproval of policy regard-
ing new scheme put for-
ward by Travancore-
Cochin Government with 
-regard to oftlce buildings 
and residential quarter •. 

Vol. VIn, 4561, 4582-4619. 
.---_. -------------- ------_ .. -----... _--
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HOUSING: contd. 
Demands for Supplementary Grants, 

1956-57-Travancore - Co chi n : 
contd. 
Capital Outlay on Civil Works: 

contd. 
Moti()n to reduce the Demand: 

contd. 
Disapproval of policy regard-

li!.g works undertaken for 
construction. of oft}t;e bUild-
ings. '... 

Vol. VIn, 4562-4619. 
Notiftcations making c:e.rtain amend-

lDenta to Delhi· (Control of Build-
ing Operations) Regulations--
Laid on the Table. 

Vol. VIll. 5841. 
RUKAM SINGH, SARDAR: 

Abducted Persons (Recover)" and 
Restoration) Continuance Bill: 
Motion to consider. 

. Vol. IX, 732,737, 740--44. 
All India Institute of Medicel Ser-
. W(!~ Bill: 

Motion to consider. 
Vol. I, 264, 404. 

Business Advisory Committee: 
Motion f'e Thirty-fifth Report and 

recommending to Rajya Sabha 
to Join 1t\e Committee on the 
Second Five Year Plan. 

Vol. V, 7986-87, 7989-90, 
7e92. i i 

Presentation of Thirty-second 
Repert. 

Vol. III, ,Ei501. 
;Presentati~n of Thirty-fourth 

Report. , 
Vol. IV, 7389 . 

. Presentation at·· Thirty:.fttth 
!teport. 

Vol. V. 7719. 
Presentatidri . of Thirty-sixth 

!teport. 

'Presentation 
VoL ,V, 7719. 

of Thirty-eighth 
.Repo~. 

Vol. VI, 248. 
Presentation of ·Thirty-ninth 

Report. 
Vol. VII, 2764. 

,Presesstation of Fortieth Report. 
. Vol. VII, ..,95. 

.Presentation 
~ ... 1\e~~. 

of . .J'.ol!ty-first I ' 
! • 

Vol. VIII, 5031. 

HUKAM SINGH, SARDAR: ecmtd. 
Business Advisory Conmuttee: 

contd. 

Presentation of Forty-second 
Report. 

Vol. IX, 125. 

PreSentation of Forty-third 
Report 

Vol. IX, 853. 

. Business of tile House: 
Discussion on Second Five Year 
. Plan. 

Vol. V, 8506, 8507, 8507-08, 8508. 
Committee on Private Members' 

Bills and Resolutions: 
Minutes of Forty-seventh to 

Forty-ninth sittings-Laid on 
th~ .Table. 

Vol V, 9711. 

Minutes of Sixtieth to Sixty-sixth 
sittings - Laid on the Table . 

Vol. VIII, 639&. 
Motion re Fifty-fifth Report. 

Vol. VI, 419. 
Motion re Fifty-ninth Report. 

Vol. VII, 4328-29. 
Presentation of Forty-eighth 

Report. 

• Presentation 
Report .. 

Vol. III, 3597. 
of Forty-ninth 

VoL Ill, 4961. 
Pr.esentation of F,Iftieth Report. 

Vol. IV, 5627. 
Presentation of Fifty-first ·Report. 

Vol. IV, 6298. 
Presentation. ..of ·.Fifty-.eeond 

Report .. 

Presentation 
Report . 

Presentation 
Report. 

of 

of 

Vol. V, 7720. 
Fifty-third 

Vol. V,lmOl. 
Fifty-fourth 

Vol. V, 9256. 
" Presentation of Fifty-fifth Report. 

VoL VI, 248. 
Presentation of. Fifty-sixth 
, Report,,, 

Vol. VI, 811. 



HUKAM SINGH, SARDAR: contel. 
Committee on Private Member's 

Bills and Resolutions: contd. 

Presentation 
Report. 

Presentation 
Report. 

Presentation 
Report. 

of Fifty-aeventh 

Vol. VI, 1706. 
of Fifty-eighth 

Vol. VII, 32M. 

of Fifty-ninth 

'VoL VII, 3916. 

Presentation of Sixtieth Report. 
Vol. VIO, 4703. 

Pre8entation of Slxty-flrat Report. 

Presentation 
Report. 

Presentation 
Report. 

Vol. VIn, 5486. 

of Sixty-third 

Vol. I, 607. 

of Sixty-sixth 

Vol. X, 2644. 

PrHentation of Sixty-seventh 
Report. 

Vol. X. ~f)36. 

Constitution (Nintb Amendment) 
Bill: 
Consideration of clauses. 

Vol. VIll, 5977, 6011-18. • 
Death of Shri G. V. Mavalanbr. 

Vol. I, 962-63. 
DJreetions issued by Speaker under 

Rules of Procedure-Laid on the 
Table. 

Vol. V, 10027. 

lClection of Deputy Speaker. 
Vol. n, 3037-3D 

EleciOD of - .. Deputy Speaker. 
Vol. n, 3036. 

lClection of Speaker. 
Vol. II. 1862. 

General disc!lssion of the General 
Budget, 1956-57. 

Vol. II, Jf62. 
nenera1 discussion of the Railway 

Budget, 1956-57. 
VoL n, 18'70, 16'72, 1751. 

HUKAM SINGH, SARDAR: contd. 

Hindu Adoptions and Mamte~anee 
Bill (as passed by Rajya Sabha): ' 
Motion to consider. 

VoL X, 2984. 
Hindu Minority and Guardianship 

Bill (as passed by Rajya Sabha). 
Motion to consider. 

Vol. VI, 121. 
Hindu Succession Bill (u pused by 

Rajya Sabha): 
Consideration of clauses. 

Vol. IV, 7245, 7613-14, '1SS1. 
Motion to pus, as amended. 

Vol. IV, '76'111. 
Indian Post Oftlce (Amendment) 

Bill: 
Consideration of clauses. 

Vol. vm, 11228. 
Indian Red CI'OIS Soclet:J <, 'li-

ment) Bill:; '.' 
Kotion to consider. 

Vol. I, 254-Sf), 
Consideration of clauses. 

Vol. I, 256. 
Life Insurance (Emergency Provi-

.ions) Bill: 
Motion to consider. 

Vol. I, 1524-29. 
Life Insurance Corporation Bill: 

Motion to consider, as reported 
by Select Committee . 

Vol. V, 8992-98. 
Motion on Addres. by the President. 

Vol. I, 338, 350-52, 392, 
847, 555, 786-75. 

Motion 7'e Displaced Persons (Com-
pensation and Rehabilitation) 
Rules. 

Vol. VII, 4023-28, 4029, 
4036, 4038. 

Point of procedure re leakage of 
Budget, 1956-5'1. 

Vol. II, 1695-96. 

Representation of the People 
(Second Amendment) Bill: 
Motion to pau, as amended. 

Vol V, 8815'7~O. 
Resolution r. enquiry into working 

of Income-tax Department. 
VoL VI, 421-21. 
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HUKAM SINGH, SARDAR: contd. 

• 
Resolution re fixing a target date for 

prohibition . 
Vol. n, 2869. 

...... 
Rules Committee: 

Fifth Report of the Committee-
Laid on the Table. 

Vol. VII, 3414. 
Minutes of the sitting of the Com-

mittee held on the 15th April, 
1950-Laid on the Table. 

Vol. V, 10028. 

Minutes of nineteen sittings of 
the Committee held during the 
period 1951 to May, 1956-Laid 
on the Table. 

Vol. V, 10028. 

Minutes of the sitting held on the 
7th August, 1956-Laid on the 
Table. 

Vol. VII, 3915. 

Motion re Third Report. 
Vol. IV, 6423, 6441-45. 

Presentation of Third Report. 
. ~ Vol. IV, 6322 . 

ScIleduled Castes and Scheduled 
Tribes Orders (Amendment) Bill: 
Motion to consider and amend-

ment to circulate. 
Vol. VIII, 6104-05. 

States Reorganisation Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. IV, 6323-31. 

Motion to consider as reported by 
Joint Committee. 

Vol. VI, 1443-60 

Consideration of clauses. 
Vol. VI, 1693, 2042-43. 

2044. 
Vol. VII, 2280, 2289, 2298. 

St. John Ambulance Association 
(India) Transfer of Funds Bill: 
Yotion to consider. 

Vol. I, 258. 
Consideration of clauses. 

Vol. I, 259. 

HUKAM SINGH, SARDAR: contd. 
Women's and children's Institutions 

Licensing Bill (bll Shrimati 
Kamlendumati Shah): 

Motion to consider . 
Vol. VII, 4332, 4335. 

HUNGARY: 

Motion(s) for Adjournmen,: 
Government's attitude to Five-

power Resolution on. 
Vol. IX, 1-1. 

HUNTING: 

Demands for grants, 1956-57: 
Forest: 

Motion to reduce the Demand: 
Indiscriminate slaughter of 

game in the forests. 
Vol. III, 4704, 4705, .70S-

30, 4738, 4743-4810. 

HUSSAINIW ALA HEADWORKS: 

Brief recital of facts: Border inci-
dent at Hussainiwala-Laid oa 
the Table. 

Vol. II, 3050-51. 

Motion for Adjournment: 
Clash between Indian and 
Pakistani Army Units at --. 

Vol. II, 3035, 3050. 
HYDERABAD STATE: 

Demands for Grants, 1956-57-Rail-
ways: 
Ordinary Working Expenses-

Administration: 
Motion to reduce the Demand: 

Formation of a separate zone 
for Andhra and HydeJ'-
abad States, comprising for-
mer M. S. M. and N. 8. 
Railway. 

Vol. II, 2041-78, 2&'1, 
2089-2138. 

Demands for -Supplementary Grants, 
1955-56: 
Geological Survey: 

Motion to reduce the Demand: 
Working of the department in 

r4!!gard to exploitation of 
coal in -- and sulpher 
deposits in Kashmir. 

Vol. I, 1275--$2. 
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• 
IBRAHIM, SJJRI: 

Indian Lac Cess (Atnencimeut) Bill 
(8$ Pilssed by Rajya Sabha): 
Motion to consider. 

Vol. VII, 3378-77, 33~. 

I~ITE: 

Demands for Grants, 1956-57-
Travancore-Cochin: 
Industries: 

Motion to reduce the Demand: 
Permission granted to private 

parties to export -- re-
sulthig in loss to tbe tune of as. 1.00,000 on the shipping 
side. 

Vol. V, 8312, 8314-46. 

IMPHAL: 

Deman~ for Grallts, 1956-57: 
Manipur: 

Motions to reduce the Demand: 
Failure to construct hostels 

fpr tribal s~\ld~nts in --. 
Vol. 1II. 49~8-58, ~61-

5028, 5034, 5051-5110, 
5113-28. 

Inadequate supply of pipe 
water 'in the 'tOwn of --. 
Vol. IIJ, ~,938-58, i~61-

5038, 5034, 5051-5110, 
5113-28. 

IMPQRT(S): 

D,mands f~r Grants, 1956-57: 
, , Miscellaneous Departments and 

!Expenditure under the Ministry 
of Commerce and Industry: 
Motion to reduce the Demand: 

Fai\ure of the Govemment to 
take up foreian trad~ in 
some important ' cciinmo-
dities. both of -'- and 
export. 
Vol. III, 5195-5217, 5222, 
!S22~2, 5237-5303. 
S!~. 

IMPQR'J'(S): CO'R~d • 

D~mancJs for Gran~, 195~-~7~
ways: 
Railway Board: 

Motion to reduce the Demand: 
Continued importation of 

valuable parts for each 
locomotive ~8ctured at 
Chittar~jan. 
Yol. II, 1889-1932, 1943, 

1970-2040. 
Statement re -- 01. gyplup1 from 

Pakistan-Laid oq ~ 'fable. 
Vol. VIII, 5341. 

INCOME: 

Resoluti,on re ceiling on income of 
'an individual 

Vol. V, 8076-8130. 

INCOME-'l'~: 

Demands for Grants, 1956-57: 
Taxes on Income including Cor-

poration Tax and Estate Duty: 
Motion to reduce the Pemand: 

Failure to investigate into 
cases of evasion of payment 
of-. 
Vol. III, 5488-98, 5504-39, 

554:0, 5541-56()2. 
List of concerns e¥e~pted under 

IndiBR Income-Tax Act-Laid on 
the Table, 

Vol. VI, 6. 
Presenta~i.qn of Gener~l Budget, 

1954-57: 
Changes proposed in -- during 

IIJ56-6'1. 
Vol. I, 1200-02. 

Statement showing pro~esl of 
ac~ion taken in cases dealt with 
ullder Indian Income-Tax Act-
Laid on the Table. 

Vol. VI, 8. 

INCOME TAX DEPARTMENT: 

Demands for Grants, 1956-57: 
Tripura: 

Mc)uon to reduce the Demand: 
Functioning of -' - at 'hlpura. 

Vol. III, 4938-58, 4961-
~28. 5~ 5051-5110, 
5113-28. 
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~CO""''f 4J,t 
ccmtd. 

DEP~TQNT: 

Resolution re enquiry into working 
pf --. 

Vol. V, 9534-52. 
Vol. VI, 420-84. 

INCOME TAX INVESTIGATION 
COMMISSiON: 
Nopficoijon Tt: -- -Laid On the 

Table. 
Vol. I, 24. 

INDIA HOUSE LIBRARY: 

Demands for Grants, 1956·57: 
Miniatry of Education: 

Motion to reduce the Demand: 
Failure /)t Government to 
res~re --. 
V 1)1. III, 5388-5423, 5426, 

5428-82. 

INDIA STORES DEPARTMENT, 
LONDON: 

Statement of cases where ),owest 
te~c:WTs Jlave not been accepted by 
-- :-Laid on the Table. 

Vol. II, 3177. 

INDIANS ABROAD: 

Denuulds for Grants, 1956·57: 
External Mairs: 

Motions to re4uce the Demand: 
Apartbe4i pol4:y of So"th 

Mriclln Government vis-a-
vis Indians. 
Vo.. III, 3600-86, 3689-

3708, 3720-63, 3764-75. 
)I:¥Purio~~ofl ot lndiap~ from 

Ceylon. 
Vol. III, 311OP-~6, 3689-

3708, 3720-63, 3763. 
Potlition of Indians in Burma. 

Vol. III, 3800-86, 3889-
3t08, 3720-63, '3764, 

J'J64-75. 
Prob].em ot sUitele$i ci~~ 

~t IQIJilm Pl"ili.n in Ceylon. 
Vol. lIl, J6QO-86, 3688, 

3689-3708, 3720-63, 
3764-75. 

UiPJAN 4PMINIS'J'BATlVE .. 
VICE: 

Amendments to I.A.S. (Recruitment) 
Rules and I.P.S. (Recruitmea. 
Rules-Laid on the Table. 

Vol. V, 81M1l. 

Demands for Grants, 1956-5T: 
Miscellaneous Departments ami 

E¥perlIii~1.P'e lUl4er tbe Minis" 
of Home Affairs: 
MQtion to reduc~ the pemanck. 

Failurt! to ellflt proper repre-
sentetion to p~op1e of back-
ward ,:14SS41l -.ccording to 
their population in a.. 
matter of selection of --, 
Vol. III, 4938-58, 4981-

5028, 5051-5110, 5113-
28. 

DiscU$,!iion pp Rij.les Ti! emergenq 
recruitment to --. 

Vol. V, l0164---A 

INDIAN ADOPl"ION OF CHILDREII 
BILL (B'II Shrimati Ja'llashri): 

See under '1iUll(s)". 

INDIAN AGRICULTURAL RESJl.. 
ARCH INSTITUTE: 

See "Agricultural BeeeUch Institute. 
Indian". 

INDIAN AIRCMFT /lCT: 

Notiftc!Jtjon IUlQer 
the TaPIe. 

-Laid _ 

Vol. VI, 4, 
V pl. VII, 4241. 

INDIAN AIRCRAFT RULES: 

Notification, tOjetber with the expla-
natory note, makin, certain fur-
ther amendment to -- -Laid 0It 
the Table. 

Vol. I, 2lUJ?5; 
Vol. V, 838'F, 
Vol. V, 92M. 

Vol. IX, 1111 .. 
---------_._- ---- -_ .. _.-._---_. 
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dR>IAN AIRLINES CORPORATION: 

Annual Report of --, 1954-55-
j!,. Laid on the Table. 

Vol. VI, 625. 
Demands for Grants, 1956-57: 

. Aviation: 

. 
• J., •• 

'~ .. \ 

. "\'". 
{., ," 

.C 

. ~, ", 

f,~, . 

. ... 

Motions to reduce the Demand: 
Contravention of the standing 

orders in the --. 
Vol. II, 3325-85, 3391, 3396-

34411, 
Irregularities in the matter of 

promotions in the --. 
Vol. 'n, 3325-85, 3391 

3396-3449. 

Need for categorisation of 
sta1! strictlY according to the 
formula a,reed between 
employees and the manage-
ment in the --. 
Vol. II, 3325-85, 3391, 

3396-3449, 

Need for grant of conveyance 
allowance and for removal 
of discrimination between' 
airport staff and other in 
the -- in that mattt-r. 
Vol. II. 3325-85, 3392, 

3396-3449 . 
Need for recognition of Indian 

Airlines Corporation Em-
ployees' Union. 
Vol. II, 3325-85, 3392, 

3396-3449. 

Need for regularisation of 
working hours of the em-
ployees in the --. 
Vol. II, 3325-85, 3392, 

3396-34411. 
Purchase of Herons, Sky-

masters and other aircraft 
by the-. 
Vol. n. 3325-85, 3391, 

3396-3449. 

Ir(Demands for Supplementary Grants. 
1956-57: 

'(\' Other Capital Outlay of the Min-
,)'iIi, istry of Communications: 
,. Motions to reduce the Demand: 

Continuing gap between 
income and expenditure of 

._--._ .. _ .. __ ._ .. -- --_._-----_ ..... _._----
INDIAN AIRLINES CORPORATION: 

contd. 
Demands for Supplementary Granta, 

1956-57: contd. 
Other Capital outlay of the Min-

istry of Communications: contci. 
Motions to reduce the Demand: 

contd. 

the -- and Air India 
International. 
Vol. X, 3189-93, 3194-

8208. 
Loss incurred by the --. 

Vol. X, 3189-3208. 
Summary of Budget Estimates of 

Air India International Corpora-
tion and -- -Laid on the Table. 

Vol. VIII, 6400: 
Third Annual Report of --, 1955-

56-Laid on the Table. 
Vol. X. ISle. 

INDIAN ALUMINIUM COMPANY, 
LTD., ALWAYE: 
Calling Attention to Matter .f 

Urgent Public Importance: 
Strike in --. 

Vol. VIII, 5M3. 
INDIAN CENTRAL JUTE COM-

MITTEE: 
See "Jute Committee, Indian Cen-

tral". 
INDIAN COCONUT COMMITTEE 

(AMENDMENT) BILL: 
See under ''Bill (s) ". 

INDIAN COINAGE ACT: 
Motion re draft notification under 

Vol. V, 7726-44. 
INDIAN COTl'ON CESS (AMEND-

MENT) BILL (AS PASSED BY 
RAJYA SABHA): 
See under ''Bill (8) If. 

INDIAN COUNCIL OF AGRICUL-
TURAL RESEARCH: 
See "Agricultural Research. Indian 

Council of". 

INDIAN DIVORCE (AMENDMENT) 
BILL [Amendment of section 3 etc.: 
btl Shrimati M atldeo] : 

See under "Bill(s)". 
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INDIAN FOREIGN SERVICE: 

Booklet on initial constitution of 
-- Branch 'B'-Laid on the 
Table. 

Vol. VI, 1555. 

: Demands for Grants, 1956-57: 
External Affairs: 

Motion to reduce the Demand: 
Desirability of selecting For-

eign Service personnel from 
amongst the public workers 
and political leaders in the 
country. 
Vol. III, 3600-86, 3689, 

3689--3708, 3720--63, 
3764-75. 

Policy ot recruitment to --. 
Vol. III, 3600-86, 3689-

3708, 3720-63, 3763, 
3764-75. 

Oftlce Memorandum re Indian For-
eign Service Branch B (Initial 
Constitution) Rules-Laid on the 
Table. 

Vol. X. 2640. 

• INDIAN FRONTIER ADMINISTRA-
TIVE SERVICE: 

Demands tor Grants, 1956-57: 
External Affairs: 

Motion to reduce the Demand: 
Need tor preference to the 

tribal candidates in the 
selection to the --. 
Vol. III, 3600-86, 3689--

3708, 3720-63. 3764-75. 

Indian Frontier Administrative Ser-
vice Rules, 1956-Laid on the 
Table. 

Vol. VIII, 5183. 

INDIAN INCOMl!:-TAX ACT: 

List of concerns exempted under 
-- -Laid on the Table. 

Vol. VI. 6. 

Statement showing progress ot 
action taken on cases dealt with 
under -- -Laid on the Table. 

Vol. VI, 6. 

.,---_ .. _._ ... - - _._ .... 

INDIAN INCOME-TAX. (~ 
MENT) BILL: 

See under "Bill (s) n. 

INDIAN INSTITUTE OF TECHNO.~. 
LOGY, KHARAGPUR: 

Demands for Grants, 1956-57: 
Education: 

Motion to reduce the Demanm 
Service conditions of labora-

tory helpers in the _:,t t 
Vol. III, 5388-5423, M2'J1;.-

82. 
Ministry ot Labour: 

Motion to reduce the Deman4r 
States and pay scales 8f 

laboratory helpers in tbII, 
--. 
Vol. III. 4827-87, 

4894-4933. 
Motion re election to the Institute. 

Vol. IX, 1805. 

INDIAN INSTITUTE OF TECHN~ 
LOGY (KHARAGPUR): BILL: 

See under "Bill(s)" . 

INDIAN IRON AND STEEL CO., 
LTD., CALCU'rl'A: 

Report ot Tariff Commission on tair 
retention prices ot pig iron pro-
duced by --, etc-Laid on the 
Table. 

Vol. VI, 1703-Qi." 

INDIAN LAC CESS (AMENDMENt) 
BILL (AS PASSED. BY R.A.JYA 
SABHA): 

See under "Bill (s)". 

INDIAN MEDICAL ASSOCIATION: ..: 

Demands for Grants. 1956-57: 
Ministry of Health: 

Motion to reduce the Demand: 
Need tor consultation with 

associations ot medical men, 
such as the --, in the 
matter ot tormulation of 
public health measures. . 

Vol. III, 4250-58, 4251, 
428~18. 



IItnIAN MEDICAL (X1t]NCIL BILL 
(AS PASSED BY RAJYA SABHA): 

See under "Bil1(s)". 

INDtAN NATIcmALISAT10I'i OJ' 
LIGHT RAILWAYS :BILl. (611 S1lri 
Jhu/.a1t Sinha): 

See under "Bill (s) ". 

IKDIAN PENAL CODE (AMEND-
IDWT) MLL (A-rlwIndmltnt of sec-
tion 429: btl Pandit Thakur Das 
Bhargava) : 

See under "Bill(s)". 

mnIAN PdAt. COm (AMEND-
MENT) BILL (Amendment of sec-
tion 414: by Shri S. 17. Ramaswamtl) : 

Sf!e "Calder ''Bill (a)". 

INDIAN PENAL CODE (AMEND-
~) Bn.L (amendment of 8~
~ 49'7: bv ~ri Dttbhi): 

See under "Bill(s)". 

INDIAN PENAL CODE (AMEND-
MENT) BILL (InsertiOft Qf new sec-
.tion 170A: btl Dr. N. B. Khare). 

See under "Bi1lCs)". 

mDIAN PENAL CODE (AMEND-
MENT) BILL (IRNrtion of new sec-
tion 427A: bv Shri RaghunClth 
Singh) : 

See under ''Bill (s) ". 

INmAN PENAL CODE (AIIENI>-
MENT) BILL (Omission of section 
497: ". Shri DtJbhil: 

I!ke under "Bill ( s)". 

IJIfIJI',Mf POLICE SB'RVICE: 

.. A.men&benta to 1.A-S. (Recruit-
ment) Ral.. and I.P.8. (Recruit-
tneftl) RIlles-Laid on the Table. 

Vol. V, 8501. 

INDIAN POLiCE S£RVICE: coned. 

DeJMnds for Grants, Im~IS"
TravancG1'e-Coehin: 
Police: 

M6tion to reduce the Demand: 
Disparity in pay of -- and 

local polir.e omcerl having 
equal duties and reaponsi-
bility and doin, equal work. 

Vol. V, 8271, 8314-46. 

I~DiAJ'q POST OFF1Cl: (AMEND-
1ftENT) BltL: 
See under ''Bill (s) ". 

INDIAN POSTS AND TELEGRAPHS 
ACT: 
Presentation of petition ,.e --. 

Vol. V, g255, 9571, 
Vol. IX, 1399. 

INDIAN POSTS AND 'tItEGRAPHS 
RULES: 
Presentation of petition re --. 

Vol. IX, 1399. 
INDIAN POSTS AND TELWllAt>HS 

D£PAR1'ldtNT (INCLUDING 
WORKING EXPENS~S): 
Demands for Grlfnts, 1956-57: 

Vol. II, 3323, 3325-85, 3381-
90, 3396-3449, 3450. 

Motion to reduce the bemand: 
Failure to fill up appointments 

on the bBBls ot pOpulation 
of each coml'tl'uJ\ity. 
Vol. tI, 332~85, 3390, 
3398--34~. 

Failute to pSt a reasonable 
sillary to postinen and vil-
lage post masters. 

Vol. II, 332S-a5, a390, 
3n6-3449. 

Failure to reserve di1'lerent 
~os1l$ in service suitable to 
different qualifications. 
Vol. II, .26-85, 3390, 

3396-3449. 
Granta of family allowance 

@ Rs. 10/- per mensem 
per child subject to a maxi-
mum of Rs. 30/- P.M. to 
P .• T. oftlciat •. · 
Vol. II, 3320-85, 3889, 

3396-3449. 
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INDIAN POSTS AND TELEGRAPHS 
DEPARTMENT (INCLUDING 
WORKING EXptNstS): contd. 
Detnam:ls for Grants: conte!. 

Motion to reduce the Detft&nd: 
contd. 
Inability of the Government to 

give telearaph1c facilities to 
the people even years alter 
the schemes ate .anctioned. 
Vol. II 3325-85, 3387, 

3396-3449. 
Incommodius unhealthy con-

dition of office bUildings. 
VaL n, 3325-85, 3389, 

3396-3449. 
Increase in the registration 

tee. 
Vol. II, 3325-85, 3387, 

33.8-3449. 
Need for confirmation of em-

ployees who have Jlut in 
more than a year's service. 
Vol. II, 3325-85, 3388, 

3396-3449. 
Need for grant of miniMum 

pehsion not less tl\an the 
mInimUm salarY recom-
mended by the Central Pay 
Commission. 
Vol. II, 332~5, 3388, 

3396-3449. 
Need for restoration of P.T.O. 

concession to the stat!. 
Vol. II, 3325-8t5, 3388, 

3396--3449. 
Need to abolish the category 

of AssiStant Inspector of 
POst Offices. 
Vol. II, 3325-85, 3388, 

3396-3449. 
Need to appoint a Parliamen-

tary Commission to '0 into 
the fiscal policy of the 
Deparfment. 
Vol. n, 33~, 3SS7, 

38K-3449. 
Nee~ to open a teletraph 

o$ce at T. Palur in Tiruchi 
District, Ma~as S~. 
Vol. ri, 3325-85, 3390, 

3396-3449. 

INDIAN POSTS AJ.rn TELEGRAPHs 
DEPARTMENT (INCLUDING 
WORKING EXPENSES): contI!. 
Demands for Grants: contd. 

Motion to reduce the Demand: 
contd. 

Need to oPen a telegrapa 
6fftce at ~ur and 
Thil"ttl'mflaiVadi In Tiruchi 
DIstrjct, Maatar. 
Vol. II, !S25-85, 3390, 

3m-3H9. 
Need to oPen felejraph offices 

hi rUral' areaS'. 
~ol. 11, 3325-85, 3390, 

3396-3449. 
Need to provide telegraph 

facilities in eVery taluk 
he'adquaTU!rs. 
Vol. II, 3325-8l1, 8388, 

"98-3449. 
Need to step up expansion of 

telephone system. 
Vol. II, 3325--85, 3388, 

. 3396---84 •. 
Procedure prescribed for 

granting extension to the 
stat! in the P. /Ie T. Depart-
ment by asking them to 
under,o a medical ex8irli~~ 
tJon. . 

VOl. II, 3825-85, 3898, 
3398--3449. 

Provisfun f()~ adequate alb)w-
ances to postal: etnployeH in 
'C' claSs stations. 
Vol. II, 3335-85, 3390, 

3396-3449. 
Provision of lunch time to • 

officials working ~t post 
office cOlDlters. 
Vol. II, 3325-85, 3390, 

3396-3441'. 
Provision of tesidlHitial 

accomModation for oftlBalit 
drawing more than &.150/-
in Delhi. 
Vol. n, 3325-85, 33U, 

3396-3449. 
Restoration of P.T.O. conees-

sian to the officials of tb,e 
1'. & T. Department. 
Vol. II, ~325-85, 3SS9, 
3396-344~. ------------------_._---_ .. _--
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INDIAN POSTS AND TELEGRAPHS 
DEPARTMENT (INCLUDING 
'WORKING EXPENSES): conta. 
Demands for Grants: contd. 

Motion to reduce the Demand: 
contd. 
Restoration of reduced house 

rentallowl\Ilce to P. &: T. 
officials in 'C' class stations 
in accordance with the 
Gadgil Committee's recom-
mendation. 
Vol. II, 3320-85, 3389, 

3396-3449. 
Slow progress in the construc-

tion of quarters for the 
employees. 
Vol. II, 3325-85, 3388, 

3396-3449. 
Demands for Grants on Account, 

1956-57. 
Vol. II, 2219, 222~21. 

D.mlands for Supplementary Grants, 
1955-56, 

( , ) Vol. It 1239-44. 

moIAN RAILWAYS ACT AND 
RULES: 
Presentation of petition --. 

Vol. VII, 3582. 

INDIAN RAILWAYS (AMEND-
MENT) BILL (AS PASSED BY 
RAJYA SABHA): 
See under "Bil1(s)". 

INDIAN RAILWAYS (AMEND-
MENT) BILL: (Omission of Section 
7lA etc.: by Shri Nambiar): 
See under "Bill(s)". 

.INDIAN RED CROSS SOCIETY 
(AMENDMENT) BILL, 1955: 
'See under "Bill(s)", 

INDIAN REGISTRATION (AMEND-
·MENT) BILL, 1956: 

., See under "Bill (8) ", 

INDIAN REGISTRATION (AMEND-
MENT) BILL (Amendment of lee-
tion 2 etc.: by Shri S, C, Samanta): 

See under "Bill(s)", 
INDIAN STATISTICAL INSTITUTE 

BILL: 
See under "Bill(s)", 

INDIAN TARIFF (AMENDMENT) 
BILL: 
See under "Bi1l(s)", 

INDIAN TARIFF (SECOND AMEND-
MENT) BILL, 1955: 
See under "Bill (s) ". 

INDIAN TARIFF (THIRD AMEND-
MENT) BILL, 1955: 
See under "Bill(s)", 

INDIAN TELEGRAPH (AMEND-
MENT) BILL: 
See under "Bill(s) ", 

INDIAN TRADE UNIOlltS' (AMEND-
MENT) ACT, 1941: 
Half-an-hour discussion re --, 

Vol. X, 2476-86. 

INDIGENOUS SYSTEM OF MEDI-
CINE: 
See "Medicine, Indigenous Systems 

of". 

INDO-CHINA: 
President's Address: 

International Commission on Indo-
China, 

Vol. I, 5, H. 

INDO-PAK CANAL WATERS DIS-
PUTE: 
See "Canal Waters Dispute, Indo-

Pak". 

INDONESIA: 
Joint statement by Prime Minister 

of Burma, Ceylon, --and India-
Laid on the Table. 

Vol, IX. 125, 

INDUSTRIAL COMMITTEE ON 
COAL MINING: 
See "Coal Mining, Industrial Com-

mittee on", 

INDUSTRIAL DEVELOPMENT COR-
PORATION, NATIONAL: 
Presentation of General Budget. 

1956-57. 
Vol. I, 1180, 

Report of Board of Directors of-
Laid on th\! Table, 

Vol. m, 4877. 
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INDUSTRIAL DISPUTES: 
Calling Attention 1.0 Matter of 

Urgent Public Importance: 
Lock-out in cashew-nut factories. 

Vol. V, MI7-19. 
Strikes in Indian Aluminium Co., 

Ltd., Alwaye. 
Vol. VIII, 5343. 

Demands for Grants, 1aS6-57: 
Ministry of Labour: 

Motion to reduce the Demand: 
Failure of the employer con-

ciliation machinery. 
Vol. III, 4827--87, 4892, 

4894-4933. 
Need to establish a cnncilia-

tion board in 1'ripura. 
Vol. III, 4827--87, 4888, 

4894-4933. 

Demands for Grants, 1956-57 
Travancore-Cochin: 

Labour and Miscellaneous: 
Motion to reduce the Demand: 

Inefficiency of the Labour 
Department in tackling --

Vol. V, 8313, 8314-46. 

Discussion re strike situation in 
Kharagpur. 

Vol. V, 9797-9852. 
Motion for Adjournment: 

Strike by civilian employees of 
Naval Dockyard and Depots at 
Bombay. 

Vol. IV, 5623-26, 5761-65. 

Strike in Kharagpur Railway 
Workshop. 

Vol. V, 8958-59. 

Strike notice by Visakhapatnam 
Harbour anti Port-Workers 
Union. 

489-92, 621-24. 

Strike of R&.ilway employees in 
Central Railway. 

Vol. V, 8957-58. 

Token Strike of employees of 
Life Insurance Corporation. 

Vol. IX, 4-6. 

Statement re Lock-out in cashew-
nut factories. 

Vo1. V, 9870-71 

.-------. _.-._--_ .... _--, 
i INDUSTRIAL DISPUTES ACT, 1847:: 

Demands for Grants, 1956-57: 
Agricul ture: 

Motion to reduce the Demand: 
Failure to pay any gratultT 

to the retrenched workers. 
in the Indian Agricultural 
Research Institute as re-
quired under the-

Vol. III, 4704, 4705, 4706--
30, 4742, 4743-4811. 

Other Civil Works: 
Motion to reduce the Demand: 

Need for amending the Work-
men's Contributory Provi-
dent Fund Rules to brine 
them in conformity with the-
amendment in the --, 

Vol. III, 4321-53, 4351 .. 
4361--96, 4400--11_ 

INDUSTRIAL DISPUTES (AMEND-
MENT) BILL, 1956 (as pasaed btr 
Ra;ua Sabha): 

See under "Bill (s)". 

INDUSTRIAL DISPUTES (AMEND-
MENT AND MISCELLANEOus. 
PROVISIONS) BILL, 1956: 

See under "Bill(s)". 

[NDUSTRIAL FINANCE CORPORA-
TION: 

Demands for Grants, 1956-57: 
Ministry at Finance: 

Motion to reduce the Demand: 
working of --, 

Vol. III, 5488-98, 5tMM-
39, 5541-5602. 

Eighth Annual Report of the Board 
of Directors of the -- alongwith 
a statement showing the assets 
and liabilities and profit and 1.-
account of the Corporation-Laicl 
on the Table. 

Vol. IX, 48'1. 

Statement on -- of Government. 
Vol. IV, 669O-1Sl 

-.-------------------~~--~------------
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rNDUSTRtAL-"PRODUCTION:"--_. " 
Presentation of General Bud,et, 

1955-56: 
Increase in -- during 1955. 

Vol. I, 1179-8~. 

mbUSTRlAL SERVICE COMMIS-
SiON: 
Resoiution re --. 

Vol. i, 95-101, 106-50. 

orDUSTRIAL TRIBUNALS: 
Demands for Grants, ~958-57-

Tl'1I vancore-Cochin: 
Labour and Miscellaneoul: 

MotiO!" to reduce the Demand: 
ApPointment, resi,nation and 

non-functionbl' of the 
speci'al tribunal for planta-
tlOh!ll. 

Vol. V, 83!3, 8314-48. 
Working of the --. 

Vol. V, 8290, 8314-46 . 
.Demands for Supplementary Grilnts, 

1156-57: 
Delhi: 

Motion to reduce the Demand: 
Inordinate delay in the cUa-

posal of disputes referred 
to the Industrial Tribunal, 
Delhi. 

Vol. X, 3135--8a, 3170, 
3172-87. 

lNDUSTRIAL UNDERTAKINGS, 
STATE-OWNED. 
See "State undertakings". 

INDUSTRY (IES): 
_Annual lteport of the De'Velopment 

Council for Bicycles for the year 
1955-5~Laid on the Table. 

Vol. VII, 2549. 
Annual Report of the Development 

Council for Light Electrical Indus-
try for the year 1955-56-Laid on 
the Table. 

Vol. VII, 2549. 
~ands foo: Grants, 1956-57: 

Expenditure on Displaced Persons: 
Motion to reduce the Demand: 

Need to extend to village 
areas industrial loans of 
high categories for th~ dis-
placed persona in Tripura. 

Vol. III, 3870, 387i~918, 
3918, 3919-57, 4014--94. 

INDUSTRY (D:S) : contd. 

Industries: 
Vol. III, 5194-5217, 5220-

22, 5223--32, 5287--
5303, 538f.-;88. 

Motion to reduce the Demand: 

. -

Export ot Iron Scraps. 
• Vol. III, 519h-l1217, 

5222, S22t--32, 
~237-5303, 5366-

85. 
Fanare of the Government to 

encourage small scale -
in Andhra State. 

Vol. lIt, 5195-5217, 
5221, 5223--32, 

5237--5308, 5368--
85. 

Failure of the Government to 
open schOol1 for textile 
tecbnoloey for trainin, 
weavers in Andhra State . 

Vol. In, 5195-5217, 
5221, 5223--32, 

5237-5303, 5386-
85. 

Failure ot the Government to 
pel'mit the Andhl'a State 
Government to start cement 
faetories. 

Vol. III, 5195--5217, 
5221, ~223-32, 

5237~GS; SIU-•• 
Failure to give assist:auce to 
weavers impartially. 

Vol. m, 51t&-6217, 
5221, SiU-a2, 

5237--5303, 5388--
85. 

Failure to set up or assist 
setting up enough cement 
plants to meet the l1'owing 
demand of this essential 
commodity. 

Vol. III, 5195--5217, 
5222, ~2, 

51S'7--51&iI, 5866-
85. 
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INDUSTRY (IES): comd. 

Deinands for Grants, 19M-57: 
contd. 

Motion to reduce the Demand: 
contd. 
Failure to set up or assist 

lettin. up one or more 
, modern eiearette factories 
in Andhra apd utilise its 
famous Virginia Tobacco. 

Vol. III, 5195-5217, 
5221, $223-.32, 

5287-903, 5366-
85. 

nUure to take effective steps 
to produce yarn on their 
o"<O'n to supply it for the 
handlootns at reasonAbly low 
rates. 

\'"01. III, 5195-5217, 
5221, 5223-32, 

5237--5303, 5366-
85. 

High prices of iron and steel 
needed for agricuitural pur-
poses. 

Vol. III, 5195, 5217--5222, 
5223--82, 5237--

5303, 5366-85. 
Need to set up a factory tor 

manufacture of mkanite and 
mica insulators in Chota-
nagpur. 

Vol. III, 6195, 5217--5221, 
5223--32, 5237--

5303, 5366-85. 
Need to set up a factory for 

manufacture of Porcelain 
utensils. 

V'ol. m, 5195--5217, 
5220, 8223-32, 5237--

5303, 5366-85. 
Need to set up a factory for 

manufacturing hydraulic 
turbines, generators and 
heavy electrical equipment 
in Chotanagpur. 

Vol. m, 5195--5217, 
5220, 5223--32, 5237--

5303, 5366-85. 

Policy of distributing steel. 
Vol. III, ~195-5217, 

5222, 5223-32, 5237--
5303, 5366-85. 

INDUSTRY (IES): contd. 
Demands for Grants, 1956-&7: 

contd. 
Motion to reduce the Demand: 

contd. 
Recent enhancement of the 

prices of iron and steel. 
Vol Itt, 5195-5217, 

5222, 622~2, 3237--
5303, 5366-85. 

Ministry of Commerce and Industry: 
Motion to reduce the Demand: 

Danger to national economy 
on account of increased 
investment of foreign capital 
in indiA --. 

Vo1. In, 5194, 519r-5218, 
5223--32, 5237--5303, 

5366--85. 
Etflctency in implementing 

effectively the .arious in-
dU8trial schemes in the 
country. 

Vol. Ill, 5194, 5191)......5218, 
5223--32, 5237--5303, 

5366-85. 
Need for establishing a steel 

plant in the Sindri and 
Mahtida areas of the Dhan-
bad sub-district. 

Vol. rn, 5194, 5195--5217, 
5220, 5223--32, 5237--

5303, 5366--85. 
Need for ~vision of the 

ratiOnalisation policy in jute 
industry. 

Vol. III, 51H, 8195---5218, 
5223--82, 5237--5303, 

5366-85. 
Need of ensuring supply at 

'shankhs' to persons enga,ed 
in the conch industry. 
Vol. Ill, 5194, 5195--5217, 

5220, 5223--32, 5237--
5303, 5366-85. 

Problem of horn goods 
indUstry. 
Vol. Ill, 

5219, 
5194, 5195--5217, 

5223-32, 5237-
5303, 5366-85 

Ministry of Fbod and Agriculture: 
Motion to reduce the Demanc!: 

Lac cultivation and lac In-
dustry., 
Vol III, 4704-05, 4706---30, 

4733, 4743--'811. 
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INDUSTRIES: contd. 

Demands for Grants, 1956-57: 
contd. 
Ministry of Labour: 

Motion to reduce the Demand: 
Necessity for proper legisla. 

tion for compulsory provi-
sion for housing facilities 
for industrial workers. 

Vol. III, 4827-87, 4889, 
4894-4933. 

Necessity of early legislation 
for validation of bonus 
claims of empl.Jyee8 of 
various --. 

Vol. m, 4827-87, 4889, 
4894-4933. 

Need for fixing of minimum 
wage of Rs. 100 for indus-
trial workers. 

Vol. m, 4827-87, 4891, 
4894-4933. 

Demands for Grants on Account, 
1956-57. 

Vol. II, 2219, 2220. 

Demands for Grants, 1956-57-
Travancore-Cochm: 
Agriculture: 

. Motion to reduce the Demanci: 
Failure to start more subsi-

diary -- in relation to 
fisheries. 

Vol. V, 8277, 8314-46. 

Industries: 
Vol. V, 8265. 8280-81, 8288-89, 
8300, 8309-12, 8314--47, 8348. 

Motions to reduce the Demand: 
Anti-labour measures adopted 

in the ceramic factory. 
Vol. V, 8288, 8314-46. 

Briefing of an outside lawyer 
at very high remuneration 
to conduct the Minerals 
Adjudication Case. 

Vol. V, 8311, 8314-46. 
Corruption in Travancore 

Mineral Concerns, Chavara. 
Vol. V, 8311, 8314-46. 

Disregard of legitimate 
demands of labour in the 
ceramic factory. 

Vol. V, 8312, 8314-4,6. 

INDUSTRIES: contd. 
Demands for Grants, 1956-57-Tra-

vancore-Cochin: contd. 
Motion to reduce the Demand: 

contd. 
Failure of Government in 

regard to the prevention of 
exploitation of coir workers 
and small scale manufac-
turers. 

Vol. V, 8309, 8314-48. 
Failure of Government to 

ameliorate the condition of 
workers thrown out of em-
ployment by the crisis in the 
coir industry. 

Vol. V, 8309, 8314-46. 
Failure of Government to con-

duct ploper research into 
the possible uses of the 
waste in coir manufacture. 

Vol. V, 8310, 8314--46. 
Failure of Government to give 

adequate assistanCe to small 
producers in the coir indus-
try. 

Vol. V, 8309, 8314-46. 
Failure . of Government to 

have a systematic and com-
plete survey of the condi-
tion of workers in coir 
industry and those working 
in dependent and ancillary 
industries. 

Vol. V, 8310, 8314-46. 
Failure of Government to pro-

perly re-organise the coir 
industry of the State. 

Vol. V, 8309, 8314--46. 
Failure of Government to 

start exploiting the mona-
zite found in large quanti-
ties at Kuma Kootam. 

Vol. V, 8300, 8314--46. 
Failure of the Industries 

Department to include cera-
mic goods in the Delhi 
Exhibition. 

Vol. V, 8310, 8314--46. 
Failure to declare menials .. 

permanent servants. 
Vol. V, 8280, 8314--46. 

Failure to expand the rubber 
factory and to absorb the 
retrenched workers. 

Vol. V, 8312, 8314--46. 



TWJ:Lrl'II 'l"O POO1tfDN'l'B U8IIOlf8,' 1958 

INDUSTRIES: contd. 
Demands for Grants, 1956-57-Tra-

vancore-Cochin: contd. 
Motion to reduce the Demand: 

COfttd. 

Failure to' fix minimum wages 
for a2ricuItural labour. 

Vol. V, 8281, 8314-46. 
Failure to get the due Central 

aid for industrial develop-
ment. 

Vol. V, 8289, 8314-46. 
Failure to implement the 

minimum ware of coir 
workers. 

Vol. V, 8281, 8314-4:6. 
Failure to implement Planta-

tion Labour Act. 
Vol. V, 8280, 8314-4:6. 

Failure to increase the pro-
duction capacity of the shark 
liver oil factory consistent 
with the resources. 

Vol. V, 8280, 8314-4:6. 
Failure to punish the manu-

facturers of coir for violat-
ing the provisions of the 
minimum wage regulation. 

Vol. V, 8280, 8314-4:6. 
Failure to see that adequate 

housing facilities are pro-
vided for plantation labou-
rers. 

Vol. V, 8280, 8314-4:6. 
FailuTl' to use the several 

advantages in the Kundara 
area to develop the ceramic 
mdustries and enlarge the 
ceramic factory. 

Vol. V. 8288. 8314-4:6. 
Hiah cost of shark liver oil 

preparations. 
Vol. V, 8280, 8314-46. 

HilZh-handedness of the 
manal(ement of tht! Ceramic 
Factory, Kundara. 

Vol. V. 8312. 8314--48. 
Inadequacy of subsidY to 

tappers. 
Vol. V. 8289, 8314-4:6. 

Ineffectiveness of the measures 
taken to develop cottage 
Industries. 

Vol. V. 8311, 8314-46. 

INDUSTRIES: contd. 
Demands for Grants, 1956-57-Tra-

vancore-Cochin: contd. 
Motion to reduce the Demand: 

contd. 
Lack of proper organisation 

and 8uperintendlmce which 
with defective technique 
makes locally refined clay 
more costly than imported 
refined China clay. 

Vol. V, 8289, 8314-46. 
Losses incurred in working 

the RontaH Plant. 
Vol. V, 8311, 8314-48. 

Necessity for a comprehensive 
scheme for fishing, housing 
llnd mining. 

Vol. V. 8310, 8314--46. 
Necessity for adopting scienti-

Hc methods in mining min~ 
ral sands in Chavara. 

Vol. V, 8310, 8314-48. 
Necessity for adopting scienti-

tic steps for the coastal pro-
tection in Chavara. 

Vol. V, 8310, 8314-46. 
Necessity to control the prices 

of raw and rht!tted husks 
in the coir industry. 

Vol. V, 8311, 8314-46. 
Permission granted to private 

parties to export ileminite 
resulting in 108s to the tWle 
of Rs. 1,00,000 on the ship-
ping side. 

Vol. V, 8312, 8314-46. 
Policy of givin, advertis~ 

ments in the plywood 
factory. 

Vol. V, 8312, 8314-46. 
Policy of the working of the 

!ndustrit!s Department. 
Vol. V, 8289, 8314-46. 

Question of bonus to the em-
ployees of the ceramic fac-
tory. 

Vol. V, 8289, 8314-48. 

Repression of the struggle ot 
coir workers for getting the 
minimum wages fixed DJ 
Government. 

Vol. V, 8280, 831~ 



--------- ._---_._------_ .. 
INDUSTRIES: ~t4. 
D~ for Grants, 1956-57-Tra-
vancore-~ochin: contd. 

.,.otiQn to reduce the Pemand: 
contd. 
Waste 01 money in the cera-

mlC factory, ~specially in 
tbe matter of new furnaces 
etc. 

Vol. V, 8289, 8314-46. 

Whole-sale contract given to 
3awa Crockeries resulting 
in a huge loss to the Cera-
miC Factory, Kundara. 

Vol. V, 8311, 8314-46. 

Demands for Grants on Account. 
1956-57-Travancore-Cochin. 

Vol. III, 385'7. 

Pema~ds for Supplementary Grants, 
1955-56. 

Vol. I, 1224-38. 
Indulltries: 

Motion to reduce the Demand: 
Less expendjture on village 

industries, handicrafts ano 
small scale industries. 

Vol. I, 1225-38. 

Peripatetic parties. 
Vol. I, 1225-38. 

Progress of Imadi industry 
via-4-vis the handloom in-
dustry. 

Vol. 1, 1225-38. 

Travanc.ure-Cochin State Aid to 
.ln4ustrie& (Amendment) Act, 
l~Laid 0,:1 the Taple. 

. Vol. VIII, 6793. 

INDUSTRIES (DEVELOPMENT AND 
REGULATION) AMENDMENT 
BILL, 1953: 

Notification relating to the --Laid 
on the Table. 

Vol. I, 443. 

n~pus'fJUU. (DEV~QNT AND 
RIXlULA:rlON> A),IENDMENT 
BILL, 19~: 
See under "BUl(s) ". 

INDUSTRY <IESL COTl'MlI: 

Demands for Grants, 1966-57: 

Ptber Organisationll un4er the 
Ministry of Production: 
Mojion to reduce the Demand: 

Need to popularise various 
-- among the tribals. 

Vol. Ill, .422-77, ~80, 4481-
.534, 4541-53. 

Working of Cotta,e Industries 
Board with special reference 
to providing inadequate 
relief to village artisans and 
workers. 

Vol. III, 4422-77, 4479, 
4481-4534, 4541-·53. 

Demands for Grants, 1956-57-
Travancore~ochin: 

Industries: 
Motion to reduce the Demand: 

The ineffectiven'ess of the 
measures taken to develop 

Vol. V, 8311, 8314--46. 

Demands for Supplementary Grants, 
~956-57: . 
Industries: 

Motion to reduce the Demand: 
Less expenditure on village 

indus~ries, handicrafts and 
small scale industries. 

Vol. I, 1225-38. 
Progress of khacli industry 

~is-a-vis the handloom in-
dustry . 

Vol. I, 1225-38. 

INDU$TRY(IES), PROTECTION TO: 
Demands for Gfants, 1956-57: 

Ministry of Commerce and Indus-
try: 

Mot~on to reduce the Demand: 

Need for giving protection to 
indigenous belting industry 
against competition from 
foreign firms. 

Vol. III, 5194, 
5223-32, 

5195-5218, 
5237-5303. 
"8~5. 



TWELFTH TO FOt1Rf~THSESSIO~S, l~56 3SJ 

wp~nY(IE~), PROTECTION TO: 
~01jltd. 

Report of Tariff Commission on 
continuance of protectiun to bull 
bearing industry and resolution 
and s"tement ef Ministry of Com-
merce and Industry thereon-Laid 
on the Table. 

Vol. VII, 2547-49. 

Report of Tariff Commission on 
continuance of protection to plas-
tiCS (phenol formaldehyd'e mould-
ing powder, electrical accessories 
and buttons) industry and resolu-
tion and statement of Ministry of 
Commerce and Industry thereon-
Lai4 on the Table. 

Vol. VII, 2547-48. 

Report of Tariff Commission on 
continuance of protection to 
power and distribution transfor-
mers industry and resolution, 
notiftcation and statement of 
Ministry of Commerce and Indus-
try thel'eOn-Laid on the Table. 

Vol. VII, 2547-48. 

ltepprt of Tariff Commission on 
gTlI-pt of protect~~m to Calcium 
Carbide industry etc.-Laid on 
the Table. 

Vol. VI, 4-5. 

JNDUSTRY(l~), S.MALJ..-SCAJ:.E: 

Demands for Grants, 1956-57: 
Expenditure on Displaced pel'llons: 

Motion to reduce· the Demap.!i: 
Need to start -- to provide 

employment to the refugees 
in Tripur/l. 

Vol. nI, 3~70, 3871-3916, 
~18, 39'19-57, 4014-94. 

Industries; 
Idotion to reduce the Demand: 

Failure of the Government to 
encourage -- in Andhra 
State. 
VoL III, 5196-6217, 5221, 

5223--32. 5237--5~03. 
536~5. 

INDU,s'J'~¥ (IES). $J&ALL SC4L&;: 
contd. 
Demands for Grants. 1956-57: 

ocontd. 
Ministry of Commerce ,nd Indus-

try: 
Motion to reduce the Demand: 
~ee~ of greater assistance to 

smaller engineerin, indus-
tries in West Bengal. 
Vol. JII. 5194. 5195-5217, 

522.1), 5223-32, 5237-5303 .. 
536&-85. 

~m.nds fl>~ $1,lppJementary Grants .. 
19$6-66: 
Industries: 

Motion to reduce the Demand: 
Less expenditure on village 

industries, handicrafts 
and --. 

Vol. I, 1225-38_ 
Ministry of Commerce and Indus-

try: 
Motion to reduce the Demand: 

MarJtets for small scale pro-
ducts. 

Vol. I, 1217-24. 
Presentation of General Budget,. 

1958-57: 
Settine up ot National Small 

Industries Corporaijon. 
Vol. I, 1180-81. 

INFJijlvlARJ~S: 
Demands for Grants, 1956-57: 

Capital Outlay of the Ministry of 
Rehabilitation: 
Motion to reduce the Demand: 

Need to expedite the c~nstruc
tion of buildings. roa41. 
camps, homes an4 -- for 
displaced persons in Trip~ 
by increasing the ~mount of 
:aid. 
Vol. III, 3871-3916, 3919-

57, 4014-94. 
INFORMATION AND BROADCAST-

ING, MiNISTRY OF: 
Demands for Grants, 19S6-57. 

Vol. nt, 5811. 
Demands tOI Grants on Account .. 

1956-51 ' 
Vol. II. 2219, 2230_ 

De~al}ds tor Supplementary Grants. 
1956-57. 
,- Vol. X, 3334-36, 3338, 33'rI~ 

3381-81.. ----- ... __ ... __ .... _--------_ ........... ,_._ ... _, 
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INLAND WATER TRANSPORT: INTERNATIONAL BANK FOR' RE-

See "Water Transport, Inland". 

lNSECTICIDES: 
See "D.D.T.". 

mSURANCE: 
Demands for Grants, 1956-57: 

Aviation: 
Motion to reduce the Demand: 

Provision of accident -- to 
staff employed in hazardou~ 
jobs. 

Vol. II, 3325-85, 3392, 
:,396--3449. 

Demands for Grants, 195&0,.57-
Travancore-Cochin: 
Agriculture: 

Motion to reduce the Demand: 
Failure to take effective steps 

for bringing the fishennen 
under a system of -- to 
help them in times of dis-
tress. 

Vol. V, 8277, 8314-46. 
.President's Address: 

Nationalization of life- busi-
ness. 

Vol. I, 10, 17-18. 
'Statement on progress re nationali-

sation of --. 
Vol. VIII, 4866-73. 

Se'e also "Life Insurance Corpora-
tion". 

INSURANCE (SECOND AMEND-
MENT) BILL, 1955: 
S,e under "Bill( s) ". 

INTEGRAL COACH FACTORY, 
PERAMBUR: 
Presentation 01 General Budget, 

1956-57. 
Vol. I, 1181. 

. INTELLIGENCE BUREAU: 
Demands for Grants, 1956-57: 

Ministry of Home Affairs: 
Motions to reduce the Demand: 

Increase in the number of 
officers in -. 
Vol. III, 4938-58, 4961-
~28, 5030, 5051-5110, 
5113-28. 

Inefficient working of the--. 
Vol. Ill, 4938-56, 5961-

5028, 5030, 5051-5110, 
5113-28. 

CONSTRUCTION AND DEVELOP-
MENT: 

Copy 01 informal memorandUl1l 
containing some obse~atioJls on 
Indian economic problems and 
policies by World Bank Mission-
Laid on the Table. 

Vol. VII, 3253-54. 

Presentation of General Budget, 
1956-57: 
Loan from 

INTERNATIONAL 
JUSTICE: 

during 1955. 
Vol. I, 1185-86. 

COURT OF 

Demands for Grants, 1956-57: 
External Affairs: 

Motion to reduce the Demand: 
To discuss reported reference 

by Portugal to the World 
Court of the elimination by 
our people of certain former 
Portuguese Possessions ia 
India. 

Vol. Ill, 3600-86, 3689-
3708, 3720-63, 3764-75. 

INTERNATIONAL LABOUR CON-
FERENCE: 

"Labour Conference, International." 

INTERNATIONAL SITUATION: 

Motion Te. --. 
Vol. IX, 371-482, 488--804. 

President's Address: 
World situatlon. 

Vol. I, 6, 14-15. 

Statement re. --.. ' 
Vol. IX, 26O-e7. 

INTERNATIONAL UNION OF BIO-
CHEMISTRY: 

See "Biochemistry, Internationlill 
Union of". 
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INTER-STATE WATER DISPUT&S 

.ILL (AS PASSED BY R.AJY A 
SABHA): 

See under "BUl(s)". 

JNTIKHERI FARM, BHOPAL: 
Dem.n~s tor Gr~nts, 1~56-57: 

4P'i~lture: 

l\f;OtiOD to reduce tbe ~~nd: 
Failure to pay cO~l),S8tion 

to M8~ts w~ lands 
were acquir~d by t~ Union 
over two years .'0 for 
the --. 

lONONE: 

Vol. III. 47M. 4705, 4708-
SO, 4739. 4743--41119. 

Demands for G~ts, 1958-57-
Tra vancore-Cochin: 
Scientific Departments: 

Motion to reduce the Demand: 
Failure to promote a scheme 

fQr tbtt e~q,~i~ qt -
from lemon-arM!! oil. . 
. Vol. V, ~72, q1~. 

IQBAL SINGH, SARD~: 
Abducted Persons (Recovery and 

Keltoration) Continuance Bill: 
Motion to consider. . 

Vol. IX, 772-78. 
Agricultural Produce (Development 

and Warehousin,) Corporations 
~ll: 
¥o~ion to consider. 

Vql. V; 786~, 7877--83. 
Consideration of claU8t!s. 

Vol. V, 8009. 8013, 8019. 8020. 
8025, 8035, 8048, 8049-50, 
8053, 8066-67. 

Constitution (Ninth Amendment) 
Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. IV. 8582.. 

Motion to consider as reported by 
Joint Committee. 

IQBAL SIWGH, SAIUlAR: conad. 
Dt;mands for Grants, 1906-" per-

tabling to the ~~riistry of Defence 
an~ motion to redvc:e the 
Deman4i. ' . 

V91. 1I. 329~00. 3311. 
Demands fo,: Gra,nts, 1956-57 per-
~~~, tQ ~J4int.trr .f Irrip-
bon and Pow~ IUld motions to 
re~ce the Dtimands. . 

'.. Vol l~I, ~1 __ . 
DlImanu. for GraDU, lUG-57 per-

taiWIll to Ule MinistQ' of RehabiU-
talion 'and motiQD8 to reduce tile 
Demands. 

Vol. Ill, '888. 
Demands for Gra~ts, lU6-57 per-

tail1in, to t~e ":iniitry of Workl. 
Ho~siril and ~upply and motions 
to· reduce the bem.nds. 

, Voi. III, 4386-10. 
Gene~l d~io~ of ijle Gene!'al 
~udc,t, 1958-5'l. 

Vol. II, 28CW1. 
Li~ In,u~Jlc:e Corporation Bill: 

Motion to reftr to Select Com-
mittee. . 

Vol. II, 3108-11. 
Motor Vehicles (Amendment) Bill: 

KotiOA to consider as reported by 
Joint Committee. 

Vol. IX, 13.48-58. 
ConliideratiOA of clauaes. 

Vol. IX, lU0-2'l, 1437. 1448. 
:Representation of the People 

(Second Amendment) Bill: 
CO{1Sideration of clauses. 

Vol. V, 8534. 8179, 8653, 8780-
84. 8802. 

Sbri Hashi Vilwanath Mandir Bill 
(btl SAri RagAuftath Singh): 
M~tion to consider. 

Vol. II, 2182-85. 
State Reorganisation Bill: 

Motion to ~n~i!ier ~~ reported by 
Joint Committee. 

Vol. VI, 1838---oM. 

Vol. VIII, 5588. mQN ANP S~: 
Criminal Law Amendment Bill (btl C~~tracts for s~pply of equipment 

Sh'l'i M. L. Agrawal): and st~L\~tu~!l. 1I_~ work for 
Motion to consider a.ld amend- Bhil~i ~r~~ .. ~ St~l Work....-..LaJd 

ment to circulate. q~ the ~pl.. . -=-==--= ___ V __ Ol_ • ...,.lX~, _95..,..4-5 __ 8_. ___________ --=-Vol. VI. lIT. 
109 LSD-23. 
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mON AND STEEL: contd. 
Demands for Grants, 1956-57: 

Capital Outlay of the Ministry of 
Iron and Steel: 
Motion to reduce the Demand: 

Failure to establish a Steel 
Plant at Virdhachalam in 
Tamilnad to make use of 
iron-ore available there and 
at Salem. 

Vol. III, 5131-93. 
Industries: 

Motions to reduce the Demand: 
Export of iron scrl\ps. 
Vol. Ill, 5195-5217, 5222, 

5223--32, 5237-5303, 5366-
86. 

High prices of -- needed for 
agricultural purposes. 
Vol. III, 519~5217, 5222, 

5223--32, 5237-5303, 
5366--85. 

Policy of distributing steel. 
Vol. Ill, 5195-5217, 5222, 

5223--32, 5237-5303, 
5366--85. 

Recent enhancement of the 
prices of --. 
Vol. Ill, 518~5217, 5222, 

5223--32, 5237--5303, 
5366-85. 

. Ministry of Commerce and Indus-
try: 
Motion to reduce the Demand: 

Need for establishing a steel 
plant in the Sindri and 
Mahuda areas of the Dban-
bad sub-district. 
Vol. III, 5195--5217, 5220, 

5223-32, 5237-5303, 
5366--85. 

Procedure of sale of articles 
manufactured in Nahan 
foundry and all other Gov-
ernment concerns under the 
Ministry. 
Vol. III, 5194, 519~5217, 

5219, 5223--32, 5237, 5303, 
5266-85. 

Unsatisfactory working of the 
Nahan Foundry. 
Vol. III, 5194, 5195--5217, 

5219, 5223-32, 6237-
5303, 5366--85. 

Ministry of Rehabilitation: 
Motion to reduce the Demand: 

Need to guarantee the supply 

IRON AND STEEL: contd. 
Ministry of Rehabilitation: conte!. 

Motion to reduce the Demand: 
contd. 

of corrugated iron sheets to 
the displaced persons who 
are given housing loans. 
Vol. Ill, 3370, 3871--3916, 

3917, 3919-57, 4014-94. 
Demands for Grants, 1956-57-Rtlil-

ways: 
Ordinary Working Expenses-

Repair and Maintenance: 
Motion to reduce the Demand: 

Necessity of pooling all Rail-
way scrap for conversion into 

steel for the use of Rail-
ways. 
Vol. II, 2041-78. 2086, 

2089-2133. 
Iron and Steel (Control) Order, 

1958-Laid on the Table. 
Vol. VII, 3764. 

Report of Tariff Commission on fair 
retention prices of pi, iron pro-
duced by Indian Iron and Steel 
Co. Ltd., Calcutta, etc.-Laid on 
the Table. 

Vol. VI, 1703-04 . 
Report of Tarift Commission on 

retention prices of steel and 
resolution thereon-Laid on the 
Table. 

Vol. I, 25. 
Report of Tariff Commission on re-

tention prices of -- produced 
by MY80re Iron and Steel Works, 
Bhadravati and resolution and 
statement thereon-Laid on the 
Table. 

Vol. VI, 1118-19. 

IRON AND STEEL, MINISTRY OF: 
Demands for Grants, 1956-57. 

Vol. III, 5131-94. 
Motion to reduce the Demand: 

Rehabilitation of persons to be 
evicted for the establishment of 
a steel plant at Durgapur. 

VoL III, 5131-91. 
Demands for Grants on Account. 

1956-57. 
Vol. II, 2219, 2230. 
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mRIGATION AND POWER: 

Demands for Grants. 1956-57: 
Ministry of Food and Agriculture: 

Motions to reduce the Demand: 
Need to help those villagers 

who have attempted to dig 
canals to irrigate fallow 
land. 
Vol. III. 4704-05. 4706-30, 

4730, 4743--4819. 
Need to take up minor irriga-

tion schemes at Ghora-
mara and other areas in 
Trlpura. 
Vol. III. 4704-05, 4706-30, 

4731, 4743--4819. 

Smaller Central assistanc·e for 
minor irrigation works 
under 'Grow More Food 
Scheme'. 
Vol. III, 4704-05, 4706-30, 

4736, 4743--4819. 

Ministry of Irrigation and Power: 
Motions to reduce the Demand: 

Delay in payment of compen-
sation to persons whose 
lands have been acquired 
for River Valley Schemes as 
also failure to provide them 
with alternative lands. 
Vol. III, 4095, 4142, 4148-85, 

4187, 418~47. 

Delay in preparing the Ganga-
Barrage Scheme. 
Vol. III, 4095, 4096-4142, 

4148--85, 4188--4247. 

Inability to tackle the pro· 
blem of corruption in the 
administration of irrigation 
projects. 
Vol. III, 4095, 4096-4142, 

4148-85, 4187, 4188-4247. 
Lack of adequate provision for 
-- in the Second Fin 
Year Plan. 
Vol. III, 4095, 4096-4142, 

4148--85, 4187, 4188--4247. 

Lack of attention to details 
In the preparation of pro-
jects. 
Vol. nI, 4095, 4096-4142, 

4148-8S, 4187, 4188-4247. 

IRRIGATION AND POWER: contd. 

Demands for Grants, 1956-57: contd. 
Ministry of Irrigation and Power: 

contd. 
Motions to reduce the demand: 

contd. 
Need for better co-ordinaUoD 

between the smaller 
schemes of the State A~rJ
culture Departments and 
the big and medium 
schemes technically examin-
ed by Central Water and 
Power Commission. 
Vol. III, 4095, 4096-4142, 
4148--85, 4186, 4188--4247. 

Need for close co-ordination 
between this Ministry and 
other Ministries as also the 
State Governments for 
better implementation of 
irrigational schemes etc. 
Vol. III, 4095, 4096-4142, 

4148-85, 4187, 4188--4247. 
Need for constructing Dam-

broo Hydro-electric Project 
in Tripura. 
Vol. III, 4095, 4096-4142, 

4148-85, 4188-4247. 
Need for speeding up flood 

control measures and irri,.-
tion work in Tripura. 
Vol. III, 4095, 4096-4142, 

4143, 4148-85, 4188-4247. 
Need of making certain 

adjustments in Kansabati 
scheme to ensure ftood con-
trol in the lower regions and 
supply of irrigation water 
in such areas as Panskura 
and parts of Daspur in the 
district of Midnapur. 
Vol. III, 4095, 4096-4142, 

4148--85, 418~47. 

Multi-purpose River Schemes: 
Motions to reduce the Demand: 

Failure to extend irrigation 
facilities within P. S. 
Khanakul and P.S. Aramba. 
in Hooghly district llnder 
the D.V.C. IrrigaLoD 
Scheme. 
Vol. III, 4096--4142, 4148-

85, 4188, 4188-4247. 



INDEX TO LOK SABIL\ DAATIS-PART II 

IRRIGATION AND POWJU\: cont4. 
Demands for Grants, 1956·57: contd. 

Multi-purpose River Schemes: 
contd. 
Motions to reduce the Demand: 

contd. 
Need of extending D.V.C. 

power to Arambag in 
Hooghly District, West 
Bengal. 
Vol. III, 4O~142, 4148-

86, 4188-42017. 
Need to ensure supply of ade-

quate W(lter through Dar-
keswar and l>ome smaller 
river~ connected with the 
Damodar. 
Vol. III, 4096-4142, 4148-

85, 418i, 4188--4247. 
TriJlura: 

Motions to reduce the Demand: 
Failure to provide aid to 

peasants of Bbeiragi Para 
for irrigation works. 
Vol. III, 4938-58, 4961-

5020, 5046, 5051-5110, 
5113-28. 

pemands for Grants, 1956-57-
Travancore-Cochln: 
Irrigation. 

Vol. V, 8261-62, 8293, 8314-
46, 8349, 8351. 

Motions to reduce the Demand: 
'i'ailure of Government to 

increase irrigation facilities 
in Nedumanjab and Chira-
yinkil Talults gy harnessing 
the Vampanapuram river. 

Vol. V, 8298, 8314-46. 
Demands for Grants on Account, 

1958-57-Tra vancore-Cochin: 
Irrigation. 

Vol. III, 3855. 
Demanqs for Supplement1lry Grants, 

1955-56: 
Other Capital Outlay of the Minis-

try of Irrigation and Power: 
Motion to reduce the Demand: 

Policy of buying equipment elt 
high price from abroad for 
training. 

Vol. I, 1276-83. 
See also "Multi-purpose River 

Sclte~es". 

lRRIGA1'lON AN,D roWSft. MINI$-
TRY OF: 
Dtmands f1>r Grants, 1968-~'l: 

Vol. Ill, 4095, ~l42, 
.148-87, 4.88-4247. 

Motions to reduce the Demand: 
Betterment chf/.rges and irri-

ption rates. 
Vol. III, 4095, 4096--oi142, 

4148-85, 4186, 4188-4247. 

D~lay in ~reparing the Ganca 
Barrage Scheme. 
Vol. III. ~5. 4096--oi142, 

4148--86, 4188-4247. 

Delay in undertaking concrete 
qasur~ for the narrowing 
ofc<lrtain parts of river 
Ilu~arayan to taci1ita~ 
water tranaport, tiood con-
trol, etc. 
Vol. III, 4095, 4096-4142, 

'U48-85, 4188-4247. 

Desirability of natiooalisinl 
laxle private _lectricity 
undertakings such as the 
Calcutta Electric Supp17 
Corporation. 
Vol. III, 4095, 4096-4142, 

4148-85, 4186, 4188--4247. 

~penditure in connection 
with talks in Washington 
regarding Indo-Pak CIUVlI 
Water Dispute. 

Vol. III, 4095, 4096--oi142, 
4148-85, 4188-4247. 

Inability to tackle the pro-
biem of corruption in the 
administration of irrigation 
projects. 
Vol. UI. 409:;, 4096-4142, 

4148-85, 4187, 4188-4247. 

Lack of adequate provision 
for irrigation and power in 
the Second Five Year Plan. 
Vol. III, 4095, 4096-4142, 

4148-85, 4187, 4188-4247. 

\ Lack of attention to details in 
the preparation of projects. 
Vol. III, 4695, 4096--oi142, 
414~5, 4187, 4188--4247. 

- .. ------ --.--------------------



IRRIGATION AND POWER, MIN'IS-
TRY OF: contd. 
D'emilnds foT Grants, 1956-57 

contd. 
:M:dtioris to reduce the Demand: 

contd. 
N~ed far better co-ordination 

between the smaller 
schemes of the State Agri-
eutture Departments and 
the big and medium schemes 
technically examined by 
Central Water and Power 
Commission. 
VQl. III, 4095, 4096-4142, 

4148-85, 4186, 4l~247. 
Ne'ed for closer co-ordination 

between this Ministry 8'nd 
other Ministries as also the 
State Governments for 
better implementation of 
irrigational schemes etc. 
Vol. III, 4095, 4096-4142, 

4148--85, 4187, 4188---4247. 
Need for constructing Dam-

broo Hydro-electric Project 
in Tripura. 
Vdl. m, 4095, 4096-4142, 

4148--85, 4188--4247. 
Need for co-ordination with 

the Transport Ministry in 
the matter of construction 
of a road-bridge at Kolaghat 
in order to achieve economy 
in the project by scientific 
river training works. 
Vol. III, 4095, 4096-4142, 

4148-85, 4186, 4188-4247. 
Need for reducing rates of 

e1'ectrlcity. 
Vol. m, 4095, 4096-4142, 

4148--85, 4186, 4188---4247. 
Need for speeding up flood 

co.ntrol measures and irriga-
tion work in Tripura. 
Vol. m. 4095, 4096-4142, 

4143, 4148--85, 4188---4247. 
Need of integrating the 

Kansabati scheme with the 
Silai scheme in order to 
prevent floods in th'e Ghatal 
sub-division. 
'Vol. III, 4095, 4096-4142, 

4148-85, 4187, 4188-4247. 
Keed of making certain adjust-

ments in Kansabati scheme 
to ensure flood control in 

3S1 
IRRIGATION AND POW1m, MINI$--

TRY OF: contd. 
Demands for Grants, 1956-57: 

contd. 
Motions to reduce the Demand: 

contd. 
the lower regions and sup-
ply of irrigation water in 
such areas as Panskura and 
parts of Daspur in the dis-
trict of Midnapur. 
Vol. m,4095, 4096-4142, 

.1f8-85, 4:185, 4188-4247. 
Nt!ed Irf undertakini a flood 

control sch'eme to protect 
the commercial town of 
Ghatal under the town pro-
tection scheme. 

Vol. nI, 4095, 4096-4142, 
4148--85, 4186, 4188-:4247. 

Deman8s ·ffir Grants on Accoun, 
198f1-~7 

Vol. II, 2219, 2230. 
Bernands for Supplementary Grallt8, 

1956-57. 
Vol. X, 3334-036, 3338, 3379, 

3382. 
'Information re certain points ra'sed 

during Budget debate relatini to 
-- Laid on the Table. 

Vol. VIII, 6794. 
IRRIGATION AND POWER PROJECT 

A'CoIDENTS: 
Demands for Grants, 1956-57: 

Multi-purpose River Schemel: 
Motion to reduce the Demand: 

Hirakud tragedy in which 
workers were killed and 
injured. 
Vol. III. 4095-4142, 4148-

85, 4188-4247. 
mRIGATJON RATES: 

Demands for Grants, 1956-57: 
Ministry of Irrigation and Power: 

Motion to reduce the Demand: 
Betterment charges and --, 

Vol. III, 4095, 4096-4142, 
4148-85, 4186, 418S-4247. 

ISONICOTINIC ACID HYDRAZID 
INDUSTRY: 
Report (1955) of the Tarin Com-

mission on the grant of protection 
and or assistance to the -- and 
Government tesdlutionand state-
ment thereon-Laid on th~ Table. 

Vol. I, 2&l1 
-----------~~~-------~-~ .. ------------------



INDEX '1'0 LOK SA.BRA DEBATI:S- C.\P.T II 

ITARSI JUNCTION: 
Demant:fs for Grants, 1956-57-Rail-

WG.ys: 
Railway Board: 

Motions to reduce the Demand: 
Booking Office at -- on the 

Central Railway. 
Vol. II, 1899-1932, 1944, 

1970-2040. 

Overbridges at level crossings 
on the Jubbulpore-ltaru 
section of Central Rallway. 

Vol. II, 1899-1932, 1943, 
1970-204U. 

rYYUNNI. SHRI C. R.: 

. Banking Companies (Amendment) 
Bill: 
Couaideratlon of clauses. 

Vol. X, 3955, 3981, 3995, 3999-
I, 4000. 

" 

,. 

Demanda for Grants, 1956-57 per-
taining to the Ministry of Home 
Mairs and motions to reduce the 
Demands. 

Vol. III, 5012-16. 
Demands for Supplementary Grants, 

1956-57 pertaining to Travancore-
Cochin State and motions to 
reduce the Demands. 

Vol. VIII, 4601-05. 
General discussion of the Travan-

core-Cochin Budget, 1956-57. 
Vol. V, 8211-15, 8,56. 

Indian Coconut Committee (Amend-
ment) Bill: 
Motion to consider. 

Vol. VII, 3791-92. 

Indian Institute of Technology 
(Kharagpur) Bill: 
Motion to consider and amend-

ment to refer to Select Com-
mittee. 

Vol. VII, 4492-95, 4510. 
Industrial Disputes 

and Miscellaneous 
Bill: 

(Amendment 
Provisions) 

Consideration of clauses. 
Vol. VI, 691, 704-06. 

I 

Kera1a$tate Legislature 
tion of Powers) Bill: 
Motion to consider. 

Vol. X, 

(Delep-

3577-79. 

IYYUNNI,SHRI C. R.: contd. 

Life Insunmce Corporation Bill, 
1956: 
Motion to refer to Select Com-

mittee. 
Vol. II, 2922, 3024-27. 

Consideration of clauses. 
Vol. V, 9166, 9175-76, 9347, 

9349, 9354-55, 9368-68. 
Reserve Bank of India (Ammo-

ment) Bill: 
Motion to consider. 

Vol. VI, 315-22. 
Consideration of clauses. 

Vol. VI, 384-88. 
Resolution reo President's Proclama-

tion reo 'Keraba. 
Vol. IX, 1712-1',. 

Resolution reo President's Proclama-
tion reo Travancore-Cochin. 

Vol. VIII, 5090, 5195, 52U1J. 
States Reorganisation Bill: 

Consideration of clauses. 
Vol. VI, 2134-37. 

Vol. VII, 2496, 2525-27. 

Travancore-Cochin State Legislature 
(Delegation of Powers) Bill: 
ConRideration of clauses. 

Vol. V, 9753, 9754, 9766-67. 

J 

lADCHERLA: 

Motion for Adjournment: 
Train accident between -- and 

Mahbubnagar. 
Vol. VIIJ, 5335-40. 

Statement reo train accident between 
-- and Mahbubnagar. 

Vol. VIII, 5774-86, 6986-91. 

10GJIWAN RAM, SHRI: 
Annual Report of Air India Inter-

national Corporation 1954-55--
Laid on the Table. 

Vol. VI, 625. 
Annual Report of Indian Air Lines 

Corl:)oration 1954-55-Laid on the 
Table. 

V'ol. VI, 625. 
.tt,r _______________ ---J 



TWELFTH TO FOURTEENTH SESSIONS, 1956 359 
.JAGJIVAN RAM, SHRI: contd. 

Demands for Excess Grants, 1953-
M-Railways. 

Vol. X. 3406, 3417, 3426, 
3430, 3.50--55. 

Demands for Grants, 1956-57 
pertaining to the Ministry ot 
Communications and motions to 
reduce the Demands. 
Vol. II, 3331, 3348, 3355, 3357, 
3382, 3384, 3398, 3415, 3430, 3431, 

3432--49. 
Demands for Supplementary Grants, 

1956-57-Railways and .motions to 
reduce the Demands. 
Vol. X, 3olO6, 3417, 3426, 3430, 

3450--55. 
Hindu Adoptions.. and Maintenance 

Bill (as passed by Rajya Sabha): 
Motion to consider. 

Vol. X, 2955. 
Indian Post Office (Amendment) 

Bill: 
Motion for leave to introduce. 

Vol. VIII, 4543-44. 

Indian Telegraph (Amendment) 
Bill: 
Motion for leave to introduce. 

Vol. IX, 1524. 
Notification making amendment to 
Ai~ Corporation Rules, 1954-
Laid on the Table. 

Vol. VIII, 4865-66-
Vol. X, 1919.~ 

Notifications making amendments' to 
the Air Corporations Rules, 19M, 
along with an explanatory notp.-
Laid on the Table. ' 

Vol. VIr 809. 

Notifications making certain 
amendments to Indian Aircraft 
Rule:s-Laid on the Table. . 

Vol. I, 21. 

Notlfication, together with the 
explanatory Note, making certain 
further amendment to Indian 
Aircraft Rules, 1937-Lald on the 
Table. 

Vol. I, 575. 
Vol. V, 9254. 

... _--------"-- --... --.... _--- --_ . 
JAGJIVAN RAM, SHRl: conte!. 

Notification under Indian Aircraft 
Act-Laid on the Table. 

Vol. VI, 4. 
Vol. VII, 4245. 

Point of procedure reo leakage ot 
Budget, 1956-57. 

Vol. II, 1893. 
Summary ot Budget estimates ':If 

Air India International Corpora-
tion and Indian Airlines Corpot:'a-
tion-Laid on the Table. 

Vol. VIII, 6400. 
Third Annual ~rt ot Indian 

Airlines Corporation, 1955-58-
Laid on the Table. • , 

Vol. X, 191~ 

JAILS: 

Demands for Grants, 1956-57-
Travancore-Cochin. 

Vol. V, 8263, 8304, 8314-48, 
8349, 8362. 

Motion to reduce the Demand: 
Poor food and amenities given to 

convicts and the necessity of 
implementing the Report of the 
Reforms Committee in full. 

Vol. V, 8S04, 8314-48. 
Demands for Grants on Account, 

1956-57-Travancore-Cochin. 
Vol. III, 38111.· 

JAIN, SHRI A. p.: 

Agricultural Produce (Development 
and Ware-housing) Corporatiaa 
Bill: 
Motion for leave to introduce. 

Vol. I, 974-7 •. 
Motion to consider. 

Vol. V, 7826-40, 7848-52, 7874-
7890, 7892-7896, 7980, 7996-8008. 

Consideration ot clauses. 
Vol. V, 8011, 8012, 8014, 8016-1T, 
8018, 8021, 8033-35, 8038-31, 
8041--43, 8Ot8-47, 8051-52, BOllI. 
8056-57, S01l8, 8059, 8060, 8011, 

8063, 8064, 8067, 8011. 
Motion to pus, .as amended. 

Vol. V, 8071, 8071 ..... 



lAIN, ~l A. P.: cOt\td. 
DelH6nds t6r {trant! 1956-57 

pertaJh'ift'g to 'the MiniStty 'ot Food 
arid Agriculture and motions to 
redtH:e tHe Demands. 
Vol. III, 4721, 4748-4786, 4802-

18. 

1.rat1-an-'Hour discussion reo Central 
College, of AlI'ie~lture. 

Vol. X, 2633, 2634, 2635-36. 

WW-tln-'bbur discUssIon reo sUlar-
cane. 

Vol. V, 9559, 956O-d8. 

:lVtotion 'for Adjourn1neht: 
'Dftfulht bi. East U.P, and Bih:ar. 

Vol. VII, 3084. 

Floods in Uttar Pradesh. 
Vol. VIII, 6974-75. 

Notiftcations under Essential Com-
modities Act-Laid on the. Table. 

Vol. VI, 1703, 

Keso'tu'tlon reo Second Five Year 
Plfln. 

Vol. VIII, '6931. 

Staiement containing corrigendum 
to 'the Financial Memorandum 
appended to Agricultural Produce 
(Development and Warehousim;) 
Corporations Bill-Laid on the 
Table . 

. // Vol. IV, 7387. 

~AIPAL SINGH SHRI: , 
Bihar and West Bengal (Transfer of 

Territories) Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. VI, 826, 833, 837, 841-42, 

896, 917-'24. 

'Motion to consider as reported by 
Joint Committee. 
Vol. VII, 342W7, 3.41, ~519, 

3528 3546. , 

JAIPALstNGH,S1flitI: ccmtd. 

Committee on Private .em~rs" 
Bills and Resolutidrl$: 
Notntna'tian (If -- and B. Rama-

clWtd-ra Reddi. 
VOl. IX. 128. 

Death of Slrri Bha wani . Singh. 
Vol. IX, 1. 

Discussion re, leakage of Budget 
prop0!t8ls. 

Vol. II,310, 3144. 
Government Premises (Evicti')n) 

Amendment Bill: 
Motion 'to cO'l'lSider as reported by 

Select Committee. 
Vol. VII, 4171-72. 

:Mo'tidtl reo Lr. Appleby's Report on 
re-examination of India's 
Administrativi System. 

Vol. VI'II,6563, 6569. 
MotiOns reo Representation of the 

People (Preparation of Electoral 
1to11s) Rules. 

Vol. VIII, 62l8-!3. 
Motion reo situation in Naga Hills. 

Vol. VII, 4191, 4200, 4209, 4210-
4214, 4240, 4242, 

Newspaper (Price and Page) Bill 
(as Passed by Rajya Sabha): 
Motion to consider. 

Vol. VIII, 4821, 4822-25, ,1841. 
'Question CJf 'privilege reo comments 

made by HiMU8tan Times under 
the heading 'Indian Railways 
(Amendment) Bill'. 

Vol. VIII, 4702. 
Resolution re, Second Five Year Pran. 

Vol. vm, 6368, 6367. 
Scheduled Castes and Scheduled 

Tribes Orders (Amendment) 
'Bill: 
Consideration of clauSes. 

Vol. \"Ill, 6506, 6516, 61117,6511, 
8519, 6521-22, 6523-24. 

Mdiidn to pass, as atnetide8. 
llOnsil'erati6n {jf c!lattses. ., Vol. vtn, 61J1f&-49, 8551...:5S,'6654. 

VdI. VII, 8582-~3. '1564, H89-70, States 1teortanWttJdn !Jill: 
'ft35-39, 3861, 3686. iCfot1tffi to 'C"dAsflleras reponed by 

Joint Committee. 
Dusin" of the Hovse. veil. VI, 1040, 1394-1401, 1433. 

______ V_dl. __ Vl_I_' _29_3_4._2_93_5_, ________ ..::.144=2,~1518, 1521-22. 



; 

lAIPALSINGlt, 'mrRI: eontd. 
States Reorlanisation Bill: coned. 

COI'lsiitetatitm ()f elluBel. 
V61. VI, 199'1-2001, 

VOl. VII, 2555. 
8upprellSion of Immoral Traffic in 

1'loDit!'nand Cirls Bill: 
MoUo"ri to consider as reported by 

8eleet Committee. 
V61. lX, 1471. 14'14. 

Women's and 'Children's Institutions 
W~sin, Bill (btl ""rima', 
1C4~~ti BlUth): 
Jlofldil to coflsldet. 

'V~. VII, 4332, 438'1-38. 

. JAIPUR: 
DeMands fo'r Grants, 1956-5'1: 

Other Civil Worb: 
Motion to reduce th«: Deai'and: 

Need for counting of service 
rendered underState 
PWDs at Bhopal, IAlitpur, 
and -- airfields of those 
work-charged staft who 
were transferred along 
with the work to the 
CPWD. 
Vol. III, 4321-53, 4357. 

4361-9"6, 4400-16. 

JAlSOORYA. DR.: 
Agricultural Produce (Develop-

ment and Warehousing) Corpora-
tion Bill: 
Motion to consider. 

Vol. V, '1895-99, '7930. 
Business ot the HOlUe. 

Vol. VIII, 6401. 
Vol. IX, 1526. 

Calling Attention "to Matter of 
'Or-geM Public lmportance: 
Railway workers' strike at 

Kharagpur and Kazipet Junc-
tions. 

'\ Vol. V, 92e-49. 

\ i(!onstitution (Ninth Ametu!mant) 
\, 13in: 

Mml6n to ecmsider as l'eported by 
Jotrrt Committee. 

Vol. VIII, 5571, 5615-19. 

ConsideratiOn of cla~". 
'tiol. vm, 59'78--82. 

JAISOORYA, DR.: tOntd. 
. ~ds for GrantS, 1958 :lHriain-

inti to the Ministry of Co'tmtle.rce 
ana lnd*ry and motions to 
reduce the Demands. 

Vol. nI, 5279. 
Indian Medical Ctm'n"Ci1 Bill (as 

a;aised by Rajya Sabha): 
Motion ~ cOnsider. 

Vol. X, ~SS.;.-49 2355, 2357. 
2367, 2m, 23'16, 23'18, 2319, 

2384, 2395. 
Mines (Amendment) Bill [Amend-

ment f1f secHons 33 and 51: btl 
T. B. Vittal Rao]: 
Motion to consider. 

Vol. V, 8916-17, 8925 • 
Motion for Adjournment: 

R!rilway workers' strike at 
Kharagpur and Kazipet Junc-

tions. 
Vol. V, 9248-49. 

Motion Te. draft notificatidns under 
tridiim Coinage Act. 

Vol. V, 7736. 
Motion Te. Report of Govemmeot 

Inspector of Railways on derail-
ment of 319 Down Express. 
Yol. X, 2012-19, 2031, 2032, 2046, 

2049. 
Motor Vehicles (Amendment) i3i1l: 

Motion to consider as l'eported by 
Joint Committee. 

Vol. IX, 1303-08, 1862. 
Resolution Te. appointment of • 

eornmt~tee on illdustrial and com-
mercial state undertakings. 

Vol. m, b309. 
Resolution Te. Industrial Service 

Commission. 
Vol. I, 134-37, 140. 

Resolution reo Nationalisation of 
collieries. 

Vol. IX, 1604-08. 

KeliO"It1tiOn Te. Second 'Fi~ Year 
Plan. 

VOl. VIII, 6882-70, S918. 

Standards of Wei,hts and Measure. 
Bill: 
Motion to eoulder as reported by 

Joint Committee. 
Vol. jt, 225S-M. 



-_ .. _-_._. __ ...... _ .. ---_._--_._--.,---_ .. __ ._--_._--_ ... - _.- ............ _._--
IAISOORYA, DR.: contd. 

Statement reo train accident between 
Jadcherla and Mahbubnagar. 

Vol. VIII, 6986, 6989. 
States Reorganisation Bill: 

Motion to consider as reported by 
Joint Committee. 

Vol. VI, 1298-1305. 
Consideration of clauses. 

Vol. VI, 1833-35, 19311. 
Suppression of Immoral Traffic in 

Women and Girls Bill: 
Motion to consider as reported by 

Select Committel;!. 
Vol. tlc, 1514-17. 

JAJWARE, SHRI: 
General discussion of the Railway 

Budget 1956-57. 
Vol. II, 1879-81. 

• AMMU AND KASHMIR: 

Agreements between ~he Presid~nt 
of India and the 0" 'rernment of 
--, Laid on the TablE 

Vol ... , ~74-75. 
Demands for Grants, 1956-57: 

Aviation: 
Motion to reduce the Denl8nd: 
~eed for sanctIon of Jammu 

operation allowanct! and 
Assam compensatory 
"llowance to Civil Aviation 
staff &tationed in those 
places. 
Vol. II, 3::\25-85, 3394, 

~36-3449. 
Externdl Affairs; 

Motions to reduce the IiE:~and; 
Desirability of informing t.'le 

United Nations that it has 
nothing to do with the 
Kashmir Issue. 
Vol. III, 3600-86, 3687. 
1689--3708, 3720--63, 3764--

':'5. 
Need for withdrawal of Kashmir 

issue from the U.N.O. 
Vol. UI, 3600-86. 3689-3706, 

3720-63, 3764-75. 
Question of plebiscite in Kashmir 

in view· of Pakistan having join-
··ed SEATO and MEDO. 

Vol. III, 3600-86, 3688, 3689--
3708, 3720--63, 37M-75. 

JAMMU AND KASHMIR: cantd. 

Ministry of Defence: 
Motion to reduce the Demand: 

Denial of trade union rights to 
civilian Defence Workers in 
--. 
Vol. II, 3180-3243, 3246, 

3253-3314. 
Demands for Supplemental'~' 

Grants, 1955-58: 
Geological Survey: 

Motion to reduce te Demand: 
Working of the Department 

in regard to exploitation of 
coal in Hyderabad State 
and sulphur deposits in 
Kashmir. 

Vol. I, 1275-32. 
Draft Constitution for -- Laid on 

the Table. 
Vol. IX, 260 . 

Motion for Adjournment: 
Refusal to permit Jan Sangh 

worker to go to Jammu. 
Vol. II, 2653-."6. 

Point re. Draft constitution for _ 
Vol. IX, 267-60. 

JAMMU AND KASHMIR (EXTEN-
sIoN OF LAWS) BILL, 1956: 

See under "Bill (s) fl. 

JAMUNA WATER.: 
Demands for Grants, 1956-57; 

Public Health: 
Motion to reduce the Demand: 

Failure to stop pollution ()f 
with sewage from 

Delhi. 
Vol. nI, 

JAMUNIA: 

4250-58, 4261, 
4266--4318. 

Demands for Grants, 1956-57-Rail-
ways: 
Open Line Works- (Revenue)-

Other than Labour Welfare: 
Motion to reduce the Demand. 

Non-provision of flag stations 
at -- and Daru on the 
Western Railway. 
Vol. n, 1899-1932. 1948, 

1970-2040. 
-------------------------------------------------------------
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Motion for Adjournment: Demands for Grants, 1956-57 
Refusal to permit -- w()rker to Travancore-Cochin: 

go to Jammu. Heads of States, Ministers' Secre-
Vol. II, 2653-56. tariat and Attached Offices: 

.TANGDE, SHRI: 

Business of the House. 
Vol. VII, 4393. 

Vol. VIII, 5186-87. 

Criminal Law Amendment Bill (b1J 
Shri M. L. Agrawal): 
Motion to consider: 

Vol. VII, 4376-80. 

Demands for Grants, 1956-57 
pertaining to the Ministry of 
Home Affairs and motions to 
reduce the Demands. 

Vol. III, 5091-98. 

Demands for Grants, 1956-57 
pertaining to the Ministry of Iron 
a:.ld Steel and motions to reduce 
the Demands. 

Vol. III, 5165-70, 5192, 5193. 
" 

Discussion on Rules re. emergency 
recruitment to I.A.S. 

Vol. V, 10181-82. 

General discussion of' the Railway 
Budget, 1956-57. 

Vol. II, 177f-82. 

Resolution re. Second Five Year 
Plan. 
Vol. VIII, 6954-57, 6992, 7005-

12. 

Scheduled 
Tribes 
Bl11: 

Castes 
Orders 

and Scheduled 
(Amendment) 

Motion to consider and amend-
ment to circulate. 

Vol. VIII, 6116--22. 

Consideration of cla\lteS. 
Vol. VIII, 6433-35, 6447, 6452, 

6499-6500. 

Suppression of Immoral Trafftc in 
Women and Girls Bill: 
Motion to consider as reported by 

Select Committee. 
Vol. IX, 1554-58. 

Motion to reduce the Demand: 
Discrimination against the 

Daily -- in the matter of 
giving advertisements of 
the Government. 

Vol. V, 8304, 8314-46. 

JATAV-VIR, DR.: 

Business Of the House. 
Vol. VIII, 6087. 

Scheduled 
Tribes 
Bill: 

Castes and Scheduled 
Orders (Amendment) 

Motion to consider and amend-
ment to circulate. 

Vol. VIII, 61S4--.:n. 
Consideration of clauses. 

VoL VIII, 6510-12. 
Jaundice Enquiry Committee: 

Discussion on Report of the Com-
mittee. 

Vol. II, 2355--76, 2504-76. 
Half-an-hour discussion reo action 

taken on -- Report. 
Vol. V, 9995--10006. 

JAYASHRI, SHRIMATI: 

Agricultural Produce (Development 
and Warehousing) Corporations 
Bill: 
Motion to pass, as amended. 

Vol. V, 8072-73. 
All India Institute of Medicol 

Sciences Bill: 
Motion to consider. 

Vol. I, 271-73. 
Constitution (Ninth Amendment) 

Bill, 1956; 
Motion to refer to Joint Com-

mittee. 
Vol. IV, 6531-34. 

Constitution (Tenth Amendment) 
Bill: 
Motion to consider, as reported oy 

Joint Committee and amend-
ment to circulate. 

Vol. V, 9042-43 ---------- ------.,,-, -.- .. ----



;~;ASHm, SHRI~T1:-~6. ---·----I-J~~ASHRLSH~~T1: ea.u 
I 

Jlie'mancis for Gr~, 1_-"-: Representation of the People 
Railways and m<ittons to reduce '(sec-c:Md A1Ilen-dm~t) Bm: 

the De1nanai. Motion to pass, .. ItIftetolde4. 
Vol. II, 1262-64. Vol. V, 8841-42. 

Ge'ii~taI discUs.lon of the General 
lhtc1get, 1956.;;57. . 

Vol. II, 205, 2829~1. 
Hindu Adaptions and Maintenance 

BiR (a. pasaedby Rajya Sabha): 
Motion to consider. 

Vol. X. 2928-19. 

Consideration of clau8('S. , 
Vo1. X, 3019, ,3020, 3034. 

Hindu Min'ority and Gaar4ianAip 
B.,. '( .. passecl t;y l\ajya $abba): 
Motion to consider. 

Vo1. fl, 1'1'1--78. 

-Consideration of clauses. 
Vol. VI, 201, 209. 

Hi'tadu SUccesBibn Bill (as passed by 
Be»-a Sabha): . 
'Motion to consider. 

Vol. IV, 8925. 

Consideratibn of clauses. 
Vol IV, '1110-12, 7264-85, '1818-
17, 7391, 7409-10, 7'11, 1610, 

7614-16. 
Motion to pass, as amended. 

Vol. IV, 7683-65. 

Indian Adoption of Children Bill 
(';811 Shrimati Ja,vaShri): 
Motion to consider. 

Vol. V, 8927--3~, 8951. 
Vol. VI, 1217-19, 1220. 

Indian Medical Council Bill (as 
passed by Rajya Sabha): 
Motion to consider. 

Vol. X, 2346-49, 2417. 

Conside1'ation of clause •. 
Vol. X, 2439-40, 2446-'7, 2450. 

Indian Penal Code (Amendment of 
Section 497: btl Shri Dabhi): 
Motion to consider. . 

Vol. VI, 1243-4f, lWS. 
Indian Red Crou Society (Amend-

ment) Bill: 
Motion to eon_ider. 

Vol. I, 249-DO. ------_ .... _._---_ ... -

States Reorganisation Bill: 
Motion to consider &I reportei by 

Joint Committee. 
Vol. VI, 1081-87. 

COJiIlcferation ot clauses. 
'Vol. VI, 1728, 1730. 1829, 1868-71. 

Suppression of Immoral Trafllc in 
Women and 'Cirli BID: 
Motion to refer to Select Com-

'mittee. 
Vol. VH, 4398. 

Motion t.o consider as reported. oy 
Selec't Conuriittee. 

Vol. IX, 1'487-72. 1478. 

Consideration of clauses. 
Vol. IX. 1583-84, 1585. 

Women's and ChnClren's lnstltutbns 
Licensing Bill (lJIiI smimad 
KamZend'l.nnati ShAh): 
Motion to consider. 

Vol. VII. 433S-37, 4339. 

M01ifon to cOnsider, as report.ed by 
Select Committee. 

~ol. X, 2165-87. 
Ydung hrsons (Harmful Publica-

tions) Bill: 
Motion t.o consider. 

Vol. IX, 318-19. 

Consideration of clauses. 
Vol. IX, 842. 

JENA. SHRI NIRANJAN: 
Scheduled Castes 

Tribes Orders 
and Scheduled 
(Amendm~nt) 

Bill: 
Consideration ot clauses. 

Vol. Vrn,84'03*94. 

muNJHUNWALA. SHaI: 
All India Khalli and Villa'ge Indus-

tries ComnrlllSicm '8Dl: 
Motba to COhII8elo 

Vol. VIR; &_.5.111&,5118, 5251, 
152'15, 5278, 528~. 
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JHUN.JJIUNW ALA, SHRI: contd. 

Banking Companies (Amendment) 
Bill: 
Motion to consider and amend-

ment to refer to Select Com-
mi·"ee. 

VoL X, 3932-38. 
Bihar and West Bengal (TraJUlfer ot 

Territories) Bill: 
Metion ~ cOlUlider as reported by 

Joint Committee. 
Vol. VII, 3509-18. 

Capital lseu" (ContiD~ce f)t 
Control) ~mendmeRt, Bill: 
~iOl) to consider. 

Vol. I, 922-87. 
Cilntral Sales Tax Bill: 

ldQ?OD to consider and amend-
ment 10 ~efer to . Select Com-
mittee. 

Vol. IX, 1883-e8. 
Constitution (Tentl1 Amendment) 

Bill: 
Motion to consider, as reported 

by Joint Committee and 
amendment to circulate. 

Vol. V, 9943-46. 
Consideration of clauses. 

Vol. V, 9962-63, 9966-67, 9971. 
Demands for Grants, 1958-57 

pertaining to the Ministry (If 
Commerce and ~dustry and 
motions to redu~e the Demands. 

Vol. III, 5275-79. 

Demands for Grants, 1958··57 
pertaining to the Ministry of Iron 
and Steel and motions to reduce 
the Demanq8. 

Vol. III, 5174-76. 

Electricity (Supply) Amendment 
Bill 1956: 
Motion to refer to Select Com-

mittee. 
Vol. VII, 3322-27. 3343. 

P'inancp. (No.2) Bill: 
Motion to consider. 

Vol. X, 2106, 2692-9T. 

Finance (No.3) Bill: 
Motion to consider and amend-

ment to refer to Select Com-
mittee. 

Vol. X, 2106, 2693-97. 

JHUNJHUNW ALA, SHR1: cQntd. 

Hindu Succession Bill (as passed by 
Rajya Sabha): 
Consideration of clauses. 

Vol. IV. 7132-31. 

Life Insurance (Emeraency Provi-
8ions) Bill: 
Motion to consider. 

Vol. I, 1321-27. 

Lite Inaurance Corporation Bill, 
19M: 
Motion to refer to Sel~$ Cont-

mittee. 
Vol. II, 3018-24. 

Mo'ion to consiaer, .. reported by 
Select Commi'tee. 

Vol. V, 8985, 9051--58. 

Resollltion reo Second Five Year 
Plan. 

Vol. V, GMT. 
Vol. VIII. 627 •. 

Salcli-Tu Law, Validation Bill: 
Motion to consider. 

Vol. 1. 1114-t'r. 

JIRANIA CPMMUNI'l'Y PROJECT 
aQ~lTAL: 

Dem~d, ~or Grants, 1956-57: 
. 'Tripura: 

Motions to reduce the Demand: 
Extension of -- and provl-

s~on fQ1' imparting know-
1ed,e of midwifery to 
tribal women. 
Vol. III, 4988-58. 4981-

&028, 5044, 6051"':'5110, 
51l3-~lf. 

JOOMIAS: 

Motion to l'equce the Pemand: 
Ministry of Food -.oct Agrteul-

tuza: 
Motion to reduce the Dernant1: 

Need to give seed ana 
manure to those who have 
been settled on land by the 
Tribal Welfare Department 
in Tripura. 

VQI. III, 4'704-05, .706-30. 
4730, .743--4819. 
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looMIAS: ccmtd. 
Demands for Grants: contd. 

Tripura: 

Motion to reduce the Demand: 
Inordinate delay in land set-

tlement causing hardships 
to --. 

Vol III 4938-58, 4961-5028. 
5041: 5051-5110, 5113-2t1. 

Heed for reservation of land in 
Amarpur fClr rehablitation ,Jf 
trlbal-. 
Vol. III, 4938-58, 4961-5028. 

5043. 5051-5110, 5113-28. 

Reed to establish Tribal Welfare 
Offtce in each division for ,he 
rehabilitation of -. 
Vol. III, 4938-58, 4961-5028, 

5041, 5051-5110, 5113-28. 

'/ieed to expedite the work of jhumia 
rehabilitation in Tripun State. 

Vol. III, 4938-58, 4961-5028, 
5047, 5051-5110, 5113-28. 

Need to make proper survey of the 
cultivable Khas land and take 
census of tribal -- and landless 
4lsplaced persons and landless 
agricultural workers in Tripura. 
Vol. III, 4938-58, 4981-5028, 

5041, 5051~110, 5113-28. 

Need to rehabilitate tribal -- at 
Nalkata and ChaUenta. 

Vol. m, 4938-58, ti961-5028, 
5044, 5051-5110, 5113-28. 

Need to rehabilitate tribal -- in 
Nalkata and Chailenta areal of 
Tripura. 
Vol. III, 4938-58, 4961-5028, 

5040, 5051-5110, 5113-28. 

Need to reserve Government Khu 
land in Tripura for tribal --
rehabilitation. 
Vol. 10, 4938-58, 4961-5028, 

5040, 5051-5110, 5113-28. 

JOSHI, SHRl JETHALAL: 

Hindu Succession Bill (ae passed by 
Hajya Sabha): 
Consideration of clauses. 

Vol. IV, 7057. 

JOSHI, SHRI KRISHNACHAHYA: 

Appointment of Indian Employees 
in Foreign Embassies Bill (bV 
Shri Krishnach4T114 J orhi): 
Motion for leave to introduce. 

Vol. IX, 916. 
Constitution (Ninth Amendment) 

Bill: 
Consid~ration of clause •. 

Vol. VIII, 5724, 5725. 

Demands for 
pertaining to 
Education and 
the Demands. 

Grants, 1956-57 
the Ministry of 

motions to reduce 

Vol. III, 5439-44. 
Leave of absence to. 

Vol. VI, 1405-06. 
Old and Infirm Persons Homes Bill 

(by Shri Krishnachat'JIa. Joshi): 
Motion for leave to introduce. 

Vol. X, 4004. 
States Heorganilation Bill: 

Consideration of clauses. 
Val. VI. 1708, 1718, 17"2, 1765, 

1957-50. 
Statement ,.e. train accident between 

Jadcherla and Mahbubnagar. 
Vol. VIII, 57UO. 

JOSHI, SHRI M. D.: 

Bihar and West Bengal (Transfer 
of Territories) Bill: 
Consideration at clauses. 

Vol. VII, '55g. 

Demands for Grants, 1956-57 
pertaining to the Ministry III 
Communications and motions to 
reduce the Demanda. 

Vol. II, 3377-82. 3440. 

Demands for 
pertaining to 
Transport and 
the Demands. 

Grants, 1956-57 
the Ministry of 

motion. to reduce 

Vol. II. 3483-88, 3'89. 

General discu.sion Of the General 
Budget, 1958-57. 

Vol. II, 2684, 2832--34. 
Hindu Sueceaion Bill(u P81Acl D1 

Rajya Sabba): 
Consideration of clauses. 

Vol. IV, 7189-74. 
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JOSHI, SHR! M. D.: cootd. 

Indian Adoption of Children Bill 
[by Shrimati Jayashri]: 

Motion to consider. 
Vol. V, 8952. 

Vol. VI, 1212-13. 

Indian Penal Code (Amendment) 
Bill [Amendment of Section 497 
by Shri Dabhi]: 
Motion to consider. 

Vol. VII, 2851, 2855, 2863-66. 

Life In!!urance Corporation Bill: 
Motion to refer to Select Com-

mittee. 
Vol. II, 3079. 

. Multi-Unit Co-operative Societies 
(Amendment) Bill (as passed by 
Rajya Sabha): 
Motion to consider. 

Vol. VII, 3358. 

National Highways Bill: 
Motion to consider. 

Vol. VII, 3142-44, 3191. 

Proceedings of Legislatures (Pro-
tection of Publication) Bill [BII 
Shri Feroze Gandhi]: 
Motion to consider and amend-

ment to refer to Select Com-
mittee. 

Vol. III, 4641~. 

States Reorganisation Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. IV, 8211-16. 

Consideration of clauses. 
Vol. VI, 1765, 1826, 1832-33, 1897, 

1983-88. 

.JOSHI, SHRIMATI SUBHADRA: 

Abducted Persons (Recovery and 
Restoration) Continuance Bill: 
Motion to consider. 

Vol. IX, 766, 787-95. 

Demands for Grants, 1958-57 
pertaining to the Ministry of 
Health and motions to reduce ~e 
Demands. 

Vol. m, 4272-80. 

JOSHI, SHRIMATI SUBHADRA: 
contti. 
Demands for Grants, 1956-57 

pertaining to the Ministry of 
Labour and motions to reduce the-
Demands. 

Vol. III, 4869-76_ 
Government Premises (Eviction) 

Amendment Bill: 
Motion to consider as reported by 
Select Committee. 

Vol. VII, 4065-67, 4170. 
Hindu Succession Bill (as passed by 

Rajya Babha): 
Motion to consider. 

Vol. IV, 67~7, 6778-90. 
Consideration of clauses. 

Vol. IV, 7026, 7566 • 
Motion to pass, as amended. 

Vol. IV, 7692-94_ 
Slum Areas (Improvement and 

clearance) Bill (as passed 1:)" 
Rajya Sabha): 
Motion to consider. 

Vol. X, 4156-63_ 
States Reorganisation Bill: 

Motion to refer to Joint Com-
mittee. 

Vol. IV, 6145-52. 
Suppression of Immoral Traf6c in 

Women and Girls Bill: 
Motion to consider as reported 

by Select Committee. 
Vol. IX, 15~8. 

JOURNALISTS: 
Half-an-hour discussion reo working: 

journalists. 
Vol. IV, 6666-80. 

Working Journalists Wage Board 
Rules, 1955-Laid on the Table. 

Vol. VII, 3413_ 

JUBBALPORE: 
Demands for Grants, 1956-57-Rail-

ways: 
Railway Board: 

Motion to reduce the Demand: 
Overbridges at level cross-

ings on the Jubbulpore-
Itarsi section of the Central 
Railway. 
Vol. II, 1899-1932. 1943. 

1970-2040_ ------------------- ._--_._._------ - --.-.------.. -
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• Higb. Court Judges (Part A. States) 

TrIWfi\lUng Allowance Rules-
L~iQ on tbe Te,ble. 

Vol. IX, 1789. 

~UMMA MASJID: 

Oe~ds for Grants, 1956-57: 
Archaeology: 

Motion to reduce the demand: 
Failure Qf the Govertlm,en1 to 

preserve ill !lfoper condi-
tion ancient naonqments 
~ -- at Adoni in 
Andbra State. 
Vol. III, 5388-5423, 5427, 

542S-83. 

~STIC.E, AJ;)WNlSTRATlON OF: 

1lemands for Grants, 1956-57. 
Vol. In, 5611. 

Demands for Grants on Account, 
1956-57. 

Vol. n. 2219, 2232. 

~.gds tQl' Grants, 1956-57-
~av!!-ncoz:e-Cochin : 
Vol. V, 8263, 8270, B;i0,4, 83.~6, 

83451, 8351-52. 
Motions to reduce the Demand: 

Delay In the civil and crimi-
nal administ~ation of jus-
tice. 

Vol. V. 8304, 8314-46. 

Failure to declare temporary 
employees as permanent. 

VOl. V. 8270, 8314--46. 

Policy of the magistracy in 
regard to security proceed-
in,s. 

Vol. V, 8270, 8314-46. 

Relations between the crimi-
llQI courts anq' the magis-
tracy ~d the police. 

Vol. V, 8304, 8314-46. 

Deniands for Grants on Account, 
1958-0M-Tl'avancore-Cochin 

Vol. III. 3855-56. 

Dem&J;l,ds for Grants 19$6-57: 
. Ministry ot Comm~rce and In4 __ 

try: 
Motion to reduce the Demand: 

Price of raw jute. 
VoL III, 5194, 5195-6217, 
~19. 5223--32, 5237-5303, 

5366-85. 
Ministry of Food and Aariculture: 
~ti~n to reduce the Demand: 

Inability to distribute requi-
lite quantity of UnPl'oved 
jute seeds. 

Vol. III, 4704-05, 4708-
30, 4733, 4743-48JO. 

JU'l'E COMMI'M'EE. INDIAN CD-
TRAL: 

Motion re election to tbe Com-
mittee. 

Vol. II, 1705-01. 

JUTE INDUSTRY: 
Demands for Grants, 1956-57: 
¥i~ist~y of Commerce and InQ':I'-

tty: 
Motion to reduce the Demand: 

Need for reVISion of the 
. rationalisation policy in 
--. 

Vol. III, 5194, 5195-52111, 
5223--32, 5237--5303, 5366--

85. 
Need of imposing cer~ain con-

4itions on the owners of 
jute mills which grant loans 
for modernisation. 

Vol. III, 5194, 5195---!217, 
5220, 5223-32, 

5237-5303, 5366-85. 
ltrWUstry of Labour: 

Motion to reduce the Demand: 
N'ee4 for ~nquiry into the 

rlltionalisatian problem of 

Vol. Ill. 4827-87, 4890, 
4894-4933. 

lUTE TEXTILE 
OROiB: .. 

(CENTRAL) 

Laid on the Table. 
Vol. I. !.i711. 
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JWALA PRASHAD, SHRI: 

States Reorganisation Bill: 
Motion to rE'ler to Joint Com-

mittee. 
Vol. IV, 6364, 6378, 8402-05. 

J[ 

KACHCHA THIVU ISLAND: 

Motion for Adjoumment: 
Alleged occupation of -- by 

Ceylon Government. 
Vol. III, 3593-94. 

KACHIROY AR, SHRI: 

Leave of absence granted to. 
Vol. II, 2915-16. 

KAlLASAHAR: 

Demands for Grants, 19156-57: 
Tripura: 

Motion to reduce the Demand: 
Need to investigate into the 

functioning of co-operative 
societies in Masmara colo-
nies of - in Tripura. 

Vol. nI. 4938-58, 4981-
5028, 5046, 5051-5110. 

15113-28. 

Need to remove police camp 
at Emrabasa of - in Tri-
pura. 

Vol. III. 4938-58. 4961-5028. 
5045, 5051-5110. 

5113-28. 

KAJROLKAR, SHRI: 

Death of Dr. Ambedkar. 
Vol. X, 2065-86. 

Demands for Grants, 1956-57 per-
taining to the Ministry of Com-
merce and Industry and motions to 
reduce the Demands. 

Vol. m. 5258-61. 
8eheduled Castes and Scheduled 

Tribes Orders (Amendment) Bill: 
Motion to consider and amend-

ment to elrulate. 
Vol. vm, ~22-25. 

109 L.S.D.-24. 

KAJROLKAR, SHRI: contcL 

States Reorganisation Bill: 
Consideration of clauses. 

Vol. VI, 19'7t-82. 

KAKDWIP: 

Demands for Grants. 19S8-57-Rail-
ways: 
Construction of New Lines-Capi-

tal and Depreciation Reserve 
Fund: 
Motion to reduce the Demand: 

Failure to open new line con-
necting Lakshamikantapur 
to-. 

Vol. II, 1899-1932, 1950, 
1970-2040 .. 

Miscellaneous Expenditure: 
Motion to reduce the Demand: 

Extending the Sealdah-Lak-
shmikantapur line upto 
--. 

Vol. II, 1899-1932, 1947, 
1970-2040. 

KALDOR. PROFESSOR NICHOLAS: 

Report by - on Indian Tax Reform 
and Note at Central Board 01. 
Revenue thereon - Laid on the 
Table. 

Vol. V, UNtil. 

KALE, SHRIMATI A. , 
All Indian Khadi and Village in-

dustries Commission Bill: 
Motion to consider. 

Vol. VIII, 5308. 
Discussion on Rules re emertenQ' 

recruitment to I.A.S. 
Vol. V, 10182-11. 

General discuslion of the General 
Budget, 1956-57. 

Vol. n, 2411. 
General discussion of the Banwa7 

Budget, 1956-57. 
Vol. n. 1849. 

Dl 9Cussion of Report of Jaundice 
Enquiry Committee. 

Vol. II, 2521. 
Motion on Address by the President. 

Vol. I. 51 ....... 



KALlGHAT~FALTA RAILWAY: 

See "Railway, lCalitbat-Falta". 

ItALKA BAILWAY STATION: 

Calling Attention to Matter of Ur· 
gent Public Importance: 

- Di~c_ at --. 
Vol. V, 10011-11. 

'MOtion 'tor Adjournment: 
" DtBturbances at -. 

Vol. V, 10011-28. 

~: 

Demands for Grants, 1956-5'7-
. " Railways: 

. brdtnary Working Expenses-
AdQUniatratiOD: 

Motion to rt!duce the Demand: 
, Need to start a sleeper mak-

Ing plant with arrange-
Iftenti' for treating wood 
at - in MaIJbar. 

, . Vol. n, 2041-'18, 
2083, 2089-2133. 

KAMAL SINGH, SHRI: 
Leave of abilenee I1'8nted to. 

Vol. vm, 6984. 

KAMATH, SHRI: 

Agricultural Produce (Develop-
ment and Warehouain,) Corpora· 
tions Bill: . 

, 'Motion ttl, consb1er. 
Vol. V, 781J6. 

Appropriation (No, 2) Bill: 
":" Jlotton to eon sider. 

Amst 'of -. 

Vol. IV, 57M, 576'7-68, 
8769. 

Vol vn, 8411-13. 
Banking Compeis (Amendment) 

'BiU:' , 
Motion to conaider and amendment 

to refer to SeJeet Committee: 
.. " ... .. Vol. X, 3947-48. 
IJarCounc:ils (Validation of State 

Laws) Bill -(as' passed by Rajya 
, . &abba): 

" , MotiODto coasider. . . . Vol. I, 233 . 

KAMATH, SHRI: cORteI. 

Bihar and West Ben,.l (Treater of 
Territories) Bill: 
Motion for leave to introduce. 

Vol. VI, 8-9, 10. 

Motion to refer to Joint Commit-
tee. 

Vol. VI, 834, 840-41, 
845-46. 

Business Advisory Committee: 
Motion 1'e Thirty-Second Report;. 

Vol. IV, 5627-28, 5629, 5630, 
5632, 5633, 5634, 5636. 

Motion 1'e Thirty-third Report. 
Vol. IV. 6049, 6050 • 

Motion 1'e Thirty-fifth Report and 
recommending to Rajya Sabba 
to Join the Committees on the 
Second five year Plan. 

Vol. V, 79&7-88, 7991, 7992. 
Motion re Thirty-sixth Report. 

Vol. V, 7993. 

Motion re Thirty-seVelltb Report. 
VoL V, 957~77. 9578, 9579. 

Motion re thirty-ei,bth Report. 
VoL VI, 493, 494, 626-28. 

Motion re Porty-fifth Report. 
Vol X, 2748. 

Motion re Forty-sixth Report. 
VoL X, 3128-28. 

Business of the House. 
VoL I, 1184, 1135. 
Vol. II, 1827, 1970. 

2387, 2388. 
Vol. W, 3598, 3599, 8710, 

3711, 3712. 
Vol. IV, 6297, 8298, 8'701, 

7086-88. 7244. 
Vol. V, 7994, 8509, 8511, 

8932, 8933-35, 
8938, 8959-61, 

8812, 8983, 9436, 9437, 
9438, 9872, 98'73, 

10017. 

Vol. VI. 13, 1122, 1257~58. 

Vol. VII, 4M7. 4MB, 4249, 
4392, 4393. 
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KAMATH, SHRI: contd. 

Business of the House: contd. 
Vol. vm. 4705-08, 4707-08. 

5033-34. 5155. 5158. 5846-47. 
6084, 6085-86. 6087, 6252. 

6253, 6254, 6992. 
Vol. IX, 294. 

Vol. X. 2075-76, 2321, 2322. 
2831, 2647, 2648, 3896, 3899, 

4092. 
Caning Attention to Matter of Ur-

gent Public Importance: 
Compensation by Pakistan in con-

neetion with Nekowal incident. 
Vol. VII, 2765, 2767. 

Demonstration near Parliament 
House. 

Vol. VI, 1231, 
Disturbances at Kalka Railway 

Station. 
Vol. V, 10016, 10017, 

10022. 
Government's policy with regard 

to Algeria. 
Vol. V, 9109, 9110. 

Stationing of Commonwealth and 
other forces in Cyprua. 

Vol. VIII. 6081. 
Central Excise. and Salt (Amend-

mE'nt) Bill: 
Motion to consider. 

Vol. VIII. 5397. 
Central Excises and Salt (Second 

Amendment) Bill: 
Motion for leave to introduce. 

Vol. X, 3131. 
Central Sales Tax Bill: . 

Motion to consider and amend-
ment to refer to Select: Com-
mittee. 

Vol. IX. 1828. 1830. 
CitizeDlbip Rules, 1956 and Citizen! 

(Remltration at Indian Con-
sulates Rules. 1955-Laid on the 
Table. 

Vol. VI, 810. 
Code of Civil Pr.ocedure (.Amend-

ment) Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. IX, 13, 22-23. 

Committee on Ablence of Members 
from the Sittinp of the House: 
Motion re Eighteenth Report. 

Vol. IX. 1791-94, 1803. 

1 

I 

I' 

KAMATH. SHRI: contd. 

Committee on Private Members' 
Bills and Resolutions: 
Motion re Forty-third Report. 

Vol. I, 104. 

Motion re fifty-sixth Report. 
Vol. VI, 1201-02, 1~7-08, 

1209. 1210. 

Constitution (Sixtli Amendment) 
Bill: 
Motion for leave to withdraw. 

Vol. IV, 5645, 5648, 5650. 
Constitution (Ninth Amendment) 

Bill, 1956: 
Motion to refer to Joint Com-

mittee. 
Vol. IV, 6480-82, 6.95, 6555, 

6593. 6594. 
MQtion to consider aI reported by 

Joint Committee. 
Vol. VIII, 5546. 

Consideration of elauses. 
Vol. VIII, 5648, 5650, 5652, 
5661-66, 5671, 5683, 5685, 
5889, 5692, 5697, 5698, 5700, 
5724, 5726, 5'12'1-28, 5755-59, 
5765, 5767, 5768, 5770, 5771, 
5787, 5789, 5792, 5793, 5809, 
5828--33, 5856, 5857, 5858, 
5859, 5880, 5861-82, 5901, 
5902, 5H3, 59.6-87, 6033, 
8046-48, 6041. 

Motion to pass as amended. 
Vol. VIII, 6064-6'1. 

ConstItution (Tenth Amendment) 
Bill: 
Motion for leave to introduce. 

Vol. IV, 7089-90. 
Motion to refer to Joint Com-

mittee. 
Vol. V, 7745. 

Motion to consider. as reported by 
Joint Committee. 

Vol. V, 9880, 9881. 
Control of Shippin, (Continuance) 

Bill: 
Motion to consider. 

Vol. I, 887, _. 
Copyright Bill. 

Motion to refer to Select Com-
mittee. 

Vol. V, 10191. -- ---- ----_. -----.------ ---
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Correction of answers to starred 
questtons nos. 203 and 531. 

Vol. m, 5502-03, 5504. 
Correction of answer to short notice 

question on the U.P. Sales Tax 
Ordinance. 

Vol. m, 5236. 
Date of general elections. 

Vol. VIII, 6978. 
Delay in distribution of Annual Re-

ports of certain Ministries. 
Vol. III, 4539, 4540, 4677-

78, 4879, 4680. 

Delimitation of Parliamentary and 
Assembly Constituencies Order, 
195~Laid on the Table. 

Vol. X, 3708. 

Demands for Exc.. Grants. 1953-
54-Railways. 

Vol. X. 3424-27. 8429-30. 
3~. 34415, 3446, 3450, 

3451.3453. 

Demands tor Grants, 19156-57 per-
talnin, to the Ministry of Com-
ml t nications and motions to re-
duce the Demands. 

Vol. II. 3357. 

Demands for Grants. 19156-57 per-
tainin, to the Ministry of Defence 
and motion to zoeduce the 
Demands. 

Vol. II. 3278-M, n88, 3304. 
3307. 330a, 3309, 3314. 

Demands for Grants, 1986-57 per-
tainin, to the Ministry of External 
AJ!airs and motions to reduce the 
Demand. 

Vol. m. 3602, 3820, 3700. 
3705. 3742. 3744. 

Demands tor Grants. 1966-5'7 per-
taining to the Ministry of Finance 
and motiona to reduce the 
Demanda. 

Vol. m. 5506, 5507, B1S08. 
5533,5544. 

. J)emanda for Grants. 1956-57 per-
taining to the Ministry of Food 
and Agriculture and Motion to re-
duce the Demanda. 

Vol. m. 4818. 

KAMATH, SHRI: contd. 

Demands for Grants 1956-57 per-
taining to the Ministry of Health 
and motion to reduce the De-
mands. 

Vol. III. 4259. 4261. 4287-
93, 4313. 

Demands for Grants. 1956-57 per-
taining to the Ministry of Home 
Affairs and motions to reduce the 
Demands. 

Vol. III, 5117, 5118, 5119. 
5122, 5127. 

Demands for Grants, 1956-57 per-
taining to the Ministry of Infor-
mation and Broadcasrng. 

Vol. III, 5607. 5608. 5610. 

Demands for Grants, 1956-57 per-
taining to the Ministry of Iron and 
Steel and motion to reduce the 
Demands. 

Vol. III. 5153. 5183. 5182. 
5183, 5186, 11188, 

5189, 5190. 
Demands for Grants. 1956-57 per-

taining to the Ministry of Irri,a-
tion and Power and motions to re-
duce the Demands. 

Vol. III. 4244. 
Demands for Grants, 1956-57 per-

taining to the Ministry of Labom 
and motions to reduce the 
Demands. 

Vol. m, 4868, 4869. 
Demands for Grants, 1956-57 per-

taining to the Ministry of Natural 
Resources and Scientiflc Research 
and motions to reduce the 
Demands. 

Vol. m, 4558. 4688. 4688. 
4889. 4692, 4696. 4699. 

4700. 
Demands tor Grants, 1956-57 per-

taining to the Ministry of Produc-
tion and motions to reduce the 
Demands. 

Vol. m. ~512 4513. 4514, 
4515. 4526 . 

Demands tor Grants. 1956-57 per-
taining to the Mint~ry of Rehabili-
tation and motion to reduce the 
Demands. 

Vol. m, 3907 
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KAMATH, SHRI: eontd. 
Demands for Grants, 1956-57 per-

taining to the Ministry of Works, 
Housing and Supply and motions 
to reduce the Demand. 

Vol. III, 4322, 4323, 4403, 
4416. 

Demands for Grants 1956-57-Rail-
.... ays and rnotion& to reduce the 
Demands. 
Vol. II, 1918. 1943-44, 1985--93, 
1994, 1996, 2005, 2006, 2007, 2032, 
2033, 2035, 2070, 2092, 2126, 2127, 
2137-40, 2159, 22~6, 2258, 2289, 

2290. 
Demand for Supplementary Grants, 

1955-56. 
Vol. I, 1212, 1213, 1214, 

1272. 

Demand for Supplementary Grant, 
1955-56 pertaining to the Ministry 
of Commerce and Industry and 
motions to reduce the Demands. 

Vol. I, 1217-18, 1222, 1233-
34, 1238. 

Demand for Supplementary Grant, 
1955-56 pertaining to the Ministry 
of Finance and motiens to reduce 
the Demands. 

Vol. I, 1251, 1252, 1272, 
1273. 

Demand for Supplementary Grant, 
1955-56 pertaining to the Ministry 
of Home Affairs. 

Vol. I, 1278-79, 1280. 

Demand for Supplementary Grant. 
1955-56 pertaining to the Ministry 
of Law. 

Vol. I, 1278-79, 1281. 

Demand for Supplementary Grant. 
1955-56 pertaining to the M;nistry 
of Natural Resources and Scien-
tific Research and motions to 
reduce the Demand. 

Vol. I, 1275. 
Demand for Supplementary Grant, 

1956-57 pertaining to the Ministry 
of Communications and motions to 
reduce the Demand. 

Vol. X, 3194, 3197-99. 
3204, 3207, 3208. 

KAMATH, SHRI: cont4. 
Demands for Supplementary Grants, 

1956-57 pertaining to the ~try 
of Home Mairs and motions to 
reduce the Demands. 

Vol. X, 3138-44, 3169, 
3170, 3173, 3175, 

3183. 
Demands for Supplementary Grants, 

1956-57 pertaining to the Ministry 
of Natural Resources and Scientific 
Research and motions to reduce 
the Demands. 

Vol. X, 3242, 3243-46. 

Demands for Supplementary Grants, 
1956-57 pertaining to the Ministry 
of Rehabilitation and motions to 
reduce the Demands. 

VoL X, 3368. 
Demands for Supplementary Grants, 

1955-56-Railways and Demands 
for Excess Grants, 1950-51, 1951-52, 
19!;2-53-Railways. 

Vol II, 2319. 

Demands for Supplementary Grants, 
1956-57-Railways and motions to 
reduce the Demands. 

Vol. X, 3405, 3424-27, 
3429-30, 3444, 3445, 

• 3446, 3450, 3451, 
1453. 

Demands for Supplementary Grants 
pertaining to Travancore-Cochin; 
State, 1956-57 and motions to re-
duce the Demands. 

Vol. VIll, 4547, 4_ 
Detention of Shri A. K. Gopalllll. 

Vol. VII, 3918, 3911. 
Discussion of report of Jaundice En-

quiry Committee. 
Vol. II, 2355-57, 2363-88, 

2515, 2521, 2525, 2528. 
Discussion on Rules T'e emer,eney 

recruitment to lA.S. 
Vol. v. 101'72-'75. 

Discussion T'e ftoor and ceiling prfca 
of Indian cotton. 

Vol. X. 3677-84, 3691, 
3700, 3701, 3701 

Discussion T'e strike aituation In 
Kharagpur. 

Vol. V, "" 
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KAMATH. SHRI: contd. 

Finance Bill: 
Motion to couder. 

Vol. IV, 5714, 5724, 5747, 
6882-83. 

Finance (No.2) Bill: 
Motion to consider. 

Vol. X, 2100. 

l'inance (No.3) Bill: 
Motion to consider and amend-

ment to refer to Select Com-
mittee. 

Vol. X, 2100. 

General discussion of the General 
Budiet, 1956-57. 

Vol. II. 2589, 2619-26, 
2812, 2816, 2838. 

General .mcussion of the Railway 
Budget, 1956-57. 

Vol n, 1773, 1845. 
Government Premises (Eviction) 

Amendment Bill: 
Kotion to pass, as amended. 

VII, 4279. 

Half-en-hour discussion re: 
Coal Mines Provident Fund. 

Vol. VIII, 5016, 5020. 

Cultural Delelation ~ U.S.S.R. and 
&ast Europe. 

Vol. X, 2790, 2791, 2793. 

Supr-eaae. 
Vol. V. 965-66. 

Worki.ne joumalists. 
Vol. IV, 6672. 8673, 

6878-78. 

Hindu Succession Bill (as pailed. by 
Rajya Sabha): 
MotiGn to couider. 

Vol. IV. 6712. 

Ia4ia Medical Council B111 (as 
passed by Rajya Sabha): 
Motion to consider. 

VoL X, 2388, 2388, 2383. 

Indian Railw.,.s (Amendment) 
Bill {Omission of section 71 A etc. 
'bI/Bhri Nambiar]: 
Motion to consider. 

Vol. VII, 2201, 2201, 1203, 22Oe. 

KAMATH, SHRI: contcl. 

Indian Railways (Amendment) 
Bill (as passed by Rajya Sabha):, 
Kotion to consider. 

Vol. VII. 4303. 
Consideration of clauses. 

Vol. VII, 4416, 4417. 
Leave of Absence to Members. 

Vol. V, 7'720, '7'711. 
Leave of absence to Rt. Rev. John 

Richardson. 
Vol X. 3901. 

Life Inaurance CorporatiGn Bill: 
MotiOD to consid8l' as reported by 

Select Committee. 
Vol. V, 8986. 

Consideratio"l of clauses. 
Vol. V, 9112, 9307. 

Manipur State Hill Peoples (Ad-
ministration) Regulation (Amend-
ment) Bill (as passed by Rajya 
Sabha): 
Motion to recommend t. Rajya 

Sabha to agree for leave being 
l1'anted to withdraw the Bill. 

Vol. IV, 6708, 6710. 
Motions for Adjournment: 

Ban on demonatrations around 
Parliam~t House. 

Vol. VI,3. 
BritiJh Prime Minister's statement 
on Suez issue. 

Vol. VIII, 6967. 
Cracker explosion in Ramlila 

Grounds. 
Vol. IX, 1657. 

Discussion re admissibility of. 
Vol. VIl, 2552. 

Disturbances at Kalka Railway 
statiOl\. 

Vol. V, 10016, 10017, 
10022. 

rut of Shri Balramdas Tandon. 
Vol. III, 3866. 

Government', attitude to Five-
power Resolution on Hungary. 

Vol. IX. 2. 
Situation at Calcutta Port. 

Vol. Vm, 8243-44, 6246, 
Situation in Ahmedabad. 

VoL VII. 2761, 2782, 2763, 
2764. 
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KAMATH, SHRl: conte!. 

Strike of civilian employees of 
:Naval Dockyard and Depots at 
Bombay. 

Vol. IV, 5623-24, 5625, 
5626, 5764. 

Violation of Indian territory by 
Portuguese armed forces. 

Vol. I, 22. 

MotioQ on Address by the President. 
Vol. I, 318, 319, 325, 701-

10, 769, 823, 831, 
832. 

Motion re draft notification under 
Indian Coinage Act. 

Vol. V, 7727-36, 7738, 
7740, 7741, 7742, 

7743. 7744. 

Motion re International situation. 
Vol. IX, 3114, 390, 390-91, 

393, 489, 490-91, 
500, 525, 526, 548-64, 
588, 590, 591, 600, 601. 

Motion re Report of Government 
Inspector of Railways on derail-
ment of 319 Down Express. 

Vol. X, 2044, 2050. 

Motion re Report of U.P.S.C. for 
1955-56. 

Vol. X, 427~1, 4305-06. 

Motion re Representation of the 
People (Conduct ot Elections and 
Election Petitions) Rules. 

Vol. X, 3492-501, 3510, 3518. 

Motion re Representation of the 
People (Preparation of Electoral 
Rolls) Rules. 

Vol. VIII, 6177-79, 6208-12, 
6230, 6231-32. 

Mo'ion rc vacation of seat of Shri 
Sibnarayan Singh Mahapatra. 

Vol. X, 1923, 1824, 1925, 1926-27, 
1928-28, 1930, 1931, 1933, 1934, 
1935. 

Motion re situation in Naga Hilla. 
Vol VII, 4199, 4217-21. 

KAMATH, SHRI: CORteI, 

Motion fOe working of Preventi .. e 
Detention Act. 
Vol. V, 9984, 9985, 1007~. 

10086, 10087, 10097, 10105, 10114, 
10118. 10111. 10119, 10121, 10122. 

National Volunteer Foree Bill: 
Motion to consider. 
Vol. VIII, 4724, 4736, 4741~ 

4765,4766. 

Consideration of clauses. 
Vol. VIII, 47.8, 4769, 4778, 4779-80, 

4782. 4783, 4784-15, 4781, 4788.-
Netaji ~quiry Committee: 

Dissentient Report-Laid on the 
Table. . 

Vol. X, 2638, 1840. 
Newspaper (Price and Page) Bill 

(as passed by Rajya Sabha): 
Motion to consider. 
Vol. VIII, 4804, 4805, 4806, 4807, 

f853, '854. 

Notification making certain further 
amendment to the Indian Aircraft 
Rules, 1937 and Explanatory Note 
thereon-Laid on the Table. 

Vol. V, 8387. 
Notification makin, certain amel1d-

ment to Representation of People 
(Preparation of Electoral Rolls) 
Rules-Laid o~ the Table. 

V ol~ IX, 485, 48ft 
Point of information rc broadcasting 

facilities for political parties. 
Vol. X, 2802, 8334. 

Point of order 're paper laid on the 
Table. 

Vol. n, 2882,2883. 
Vo1. X, 4091. 

Point of procedure re leakage of 
Budget, 1956-57. 

Vol. II, 1694, 1695, 1698, 1699,r704, 
1705. ' 

Points re Draft Constitution lor 
Jammu, and Kashmir. 

VoL IX, 287-68. 268-89. 
Presentation of petition re Constitu-

tion (Ninth Amendment) Bill, 
1966 - as reported by Joint 
CommiUee. . 

Vol. VI, 11JG. 
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KAMATH, SHRI: conte!. 

Presentation of petition re Hindu 
Succession BUl. 

Vol. IV, 6544. 
Proceedings of Legislatures (Protec-

tion of Publication) Bill [BII Shri 
"eroze Gandhi]: 
Consideration of clauses. 
Vol. IV, 7354, 7367-69, 7371, 7376. 

Public Accounts Committee: 
Motion re election of a mEmber Lo 

tbe Committee. 
Vol VIII, 45-'2-43. 

Question of privileae. 
Vol. I, 47, 446. 

Vol. II, 1817, 1819-20. 
Vol. VllI, 6792. 

Report of Uruon Public Service 
Commission, 1955-56 and Govern-
ment memorandum thereon--Laid 
on the Table. 

Vol. X, 3331, 3332. 
Representation of the People 

(Amendment) Bill: 
Motion to consider as reported by 

Select Committee. 
Vol. I, 56, 57, 58-68, 82, 157. 158. 

159. 
Consideration of clauses. 
Vol. I, 161), 162-63, 165, 16'7-89. 
189, 190, 193, 194, 20~2, 210, 211, 
214-15, 219, 221, 222. 

~resentation of tbe People 
(Second Amendment) Bill: 
Motion to consider as reported by 

Select Committee. 
Vol. V, 8376, 8385, 8388, 8389, 8421, 

8439-46, 8514, 8516. 
Consideration of clauses. 
Vol. V, 8519, 8523-24, 8525-26, 

8554-59, 8562, 8566, 8567, 8568 
8571, 8572-73, 8579, 8581-86, 
6611, 8616, 8627, 8632, 8637, 
8651, 86M, 8660. 

Motion to pass, as amended. 
Vol. V, 86'72, 8673, 3704-07, 87111, 

8722, 8729-30, 8741-44, 8750, 
8752, 8753, 87M, 8755, 8759, 8760, 
8763, 8785, 8786, 8790--98, 8797, 
8798, 8804, 8805, 8806, 8807, 
8812-17, 8819, 8820, 8tS21, 8824, 
8845-47, 8848, R849. 8858, 8U'7, 
81, 88M, 8865, 8868, 8887. 

KAMATH, SHRI: contd. 

Representation of the People (Third 
Amendment) Bill: 
Motion to consider. 

Vol. VlIl, 6152-54. 
Representation of the People (Mis-

cellaneous Plovision) Bill: 
Motion for leave to introduce. 

Vol. X, 2328. 
Motion to consider. 

Vol. X, 3464-67, 3469. 
Consideration of claus ... 
Vol. X, 3482, 3483, 3484---86, 348.7, 

3488. 

Representation of the People (Con-
duct of Elections and Election 
Petitions) Rules, 19116. 

Vol. VlIl, 8248. 
Representation of the People (Pre-

paration of Electoral Rolls) Rules 
1956-Laid on the Table. 

Vol. VI, 626. 

Resolution re appointment of a com-
mittee on industrial and commer-
cial state undertakings. 

Vol. Ill, 5317. 

Resolution re enquiry into working 
of Income-tax Department. 

Vol. V, 9534-45. 
Vol. VI, 423, 437, 469, 471, 472, 474, 

476-81. 

Resolution re nuclear and thermo-
nuclear tests. 

Vol. IX, 303, 330-34. 
Resolution re President's Proclama-

tion re Kerala. 
Vol. lX, 1668, 1669, 1673, 1765. 

Resolution re President's Proclama-
tion Te Travancore-Cochln. 
Vol. Ill, 3782, 3783, 3826-33. 

3846, 3848, 3849, 
3851. 

Resolution re Second Five Year 
Plan. 

Vol. V, 9419-20, 9586, 9601. 
Vol. VIll, 6269, 7124. 

River Boards Bill (all passed by 
Rajya Sabha): 
MotioD to consider. 

Vol. Vll, 2728. 
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KAMATH, SHR!: contd. 

Rules Committee: 
Motion re Third Report. 
Vol. IV, 6423-29, 6436, 6440, 6441, 

6442, 6449. 6452-53, 6454. 
Proceedings of the 'sitting of the 

Committee held on the 15th 
April, 1950-Laid on the Table. 

Vol. V, 10028. 
Scheduled Castes and Scheduled 

Tribes Orders (Amendment) Bill: 
Motion to consider and amendment 

to circulate. 
Vol. VIII, 6130, 6166, 6168. 

Securities Contracts (Regulation) 
Bill: 
Motion for extension of time for 

presentation of Report of Joint 
Committee. 

Vol. I, 26, 

Standards of Weights and Measures 
Bill: 
Motion to refer to Joint Commit-

tee. 
Vol. VIII, 4626, 4658-72. 

Amendment to circulate. 
Vol. VIII, 4658-72. 

Motion to consider, as reported by 
Joint Committee. 

Vol. X, 2227-34, 2236, 2237, 2238, 
2239, 2240, 2241, 2251. 

ConsIderation of clauses. 
Vol. X, 2265--68, 2269-71. 

Statement re action on the conven-
tion and recommendations adopted 
by the I.L.C.-Laid on the Table. 

Vol. X, 1921. 

Statement re allegations of callous-
ness at Ariyalur train accident. 

Vol. X, 3531-32, 3533. 

Statement re broadcasting facilities 
for political parties. 

Vol. , 3542. 

Statement re Buddha Jayanti Samit! 
S~th. 

Vol. X, 3712. 

Statement re exodus of Hindus from 
East Pakistan. 

Vol. V, 9259. 

KAMATH, SHRI: contci. 

Statement re Flood situation in the 
country. 

Vol. X, 2643, 2644. 
Statement re formation of a rupee 

oil company in J\ssam. 
Vol. X, 3330. 

Statement re international situation. 
Vol. IX, 266. 

Statement re leakage of Budget pro-
posals. 
Vol. II, 2245, 2247, 2248, 2249, 2250. 

Statementre Netaji Enquiry Com-
mittee Report. 

Vol. VIII, 6613, 6614. 

Statement re train accident between 
Jadcherla and Mahbubnagar. 

. Vol. VIII, 5780, 5988. 
States Reorganisation Bill: 

Motion for leave to introduce. 
Vol. IV, 3640. 

Motion to refer to Joint Commit-
tee. 

Vol. IV, 6176-77, 6187, 6299, 6301, 
6306, 6307. 

Motion for extension of time for 
presentation of Report of Joint 
Committee. 

Vol. V, 3137-38, 3140. 

Motion to consider as reported by 
Joint Committee. 

Vol. VI, 978-80, 983, 986, 999, 1125, 
1130, 1407-08, 1430, 1432. 

Consideration of clauses. 
Vol. VII, 2258, 2265, 2271-77, 2426, 

2435, 2436, 2438-39, 2451, 2452, 
2477-92, 2521, 2572, 2584, 2587-
88, 2589, 2592, 2598, 2599, 2600, 
2601, 2637, 2644--46, 2647, 2664-
65, 2718, 2719, 2801, 2802, 2820. 

Statistical informat:on re working 
of Preventive Detention Act-Laid 
on the Table. 

Vol. V, 8133-34, 8135. 

S.R.O. making certain amendments 
to the Representation of the 
People (Conduct of Elections and 
Election Petitions) Rules, 1958-
Laid on the Table. 

Vol. X. 31K-D. 
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KAMATH, SHRl: contd. 

St:ppreaion of Immoral Traffic in 
Women and Girls Bill: 
lIotion to refer to Select Commit-

tee. 
Vol. VII, 4397. 

Telegram received by -- re 
Ariyalur train disaster-Laid on 
the Table. 

Vol. X, 3892, 3893, 3894, 3895, 3896. 
Terminal Tax on Railway Passen-

gers Bill: 
Motion to I:onsider. 

Vol. IX, 298, 218, 298-301, 302. 

Travanco.re Cochin Appropriation 
(Vote on Account) Bill: 
Motion to agree to amendment 

made by Rajya Sabha. 
Vol. IV. 7094, 7097. 

TravaDcore-Cochin State Legialature 
\Delegati.on of Powers) Bill: 
Motion for leave to introduce. 

Vol. V, 8830, 883l. 

Motion to consider. 
Vol. V. 9718, 9735, 9739. 

Amendments to circulate and to 
refer to Select Committee. 

Vol. V, 9735, 9747. 

Consideration of clauses. 
Vol. V, 9749, 9751, 9754, 9758-82. 

9764, 9772, 977., 9776-77, 97'18-79. 

KJ.NCHANPUR: 

Demands for Grants, 1958-5'1: 
Tripura: 

Motion to reduce the Demand. 
Failure to settle land dispute 

between Swasti Samity and 
tribal people of --. 

K.ANPU'R: 

Demands for Grants, 1958-5'7: 
Defellee Services, Effective--

.Army: 
Motion. to reduce the Demand: 

Administration of 
Cantonment. 
Vol. II, 3180-3243, &244. 

1253-3314. 

KAMATH. SHRI: conte!. 

Need for declaring -- as 'A' 
class area for the purpose of 
Iranting house rent and city 
compensatory allowllIlces to 
the Army personnel 

Vol. II, 3180-3243, 3249, 
3253-3314. 
Vol. III, 4938-58, 4961-

5028, 5043, 5051-5110, 
5113-.28. 

KANSABATI SCHEME: 
Demands for Grants, 1956-57: 

Ministry of Irrigation and Power: 
Motions to reduce the Demand: 

Need of integrating the --
with the Silai scheme in 
order to prevent ftoods in 
Ghatal sub-division. 
Vol. III, 4095, 4096-4142, 

.l48-85, 4187, 4188-4241. 
Need of making certain ad-

justments in -- to ensure 
ftood control in the lower 
regions and supply of irri-
gation water in such areas 
as Panskura and parts of 
Daspur in the district of 
Midnapur. 
Vol. III, 4095. 4096-4142, 

4148-85, 4186, 4188-
.247. 

KANUNGO, SHRI: 
Amendment to Coflee Rules-Laid 

on the Table. 
Vol. VII, 2228. 

Annual Report of the Development 
Council fOr Art Silk Tex-
tiles for the year 1955-56-Laid 
on the Table. 

Vol. VII, 2549. 

Annual Report of the Development 
Council for Bicycles for the 
year 1955-56-Laid on the Table. 

Vol. VII, 2549 . 
Annual Report of the Development 

Council far Heavy Chemicals 
(Acids and Fertilisers) for the 
year 1955-56-Laid on the Table. 

Vol. VII, 3084-88. 



TWBLI"l'II 'l'O FOUIITU:NTH 81118!OXS, 1956 

KANUNGO, SHRI: oootd. 

Annual Report of the Development 
Council for Hea·vy Chemicals 
(Alkalis) for the year 1955-56-
Laid on the Table. 

Vol. VII, 3084-85. 

Annual Report of the Development 
Council for Heavy ElectricaIs 
Industry for the year 1955-58-
Laid on the Table. 

Vol. VB, 3084-85. 

Annual Report of the Development 
Council for Internal Combustion 
Engines and Power-Driven 
Pumps for the year 1955-56-
Laid on the Table. 

Vol. vu. 301M-8S. 

Annual Report of the Development 
Council for Light Electrical Indus-
try for the year 1955-56-Laid on 
the Table. 

Vol. VB, 2549. 

Annual Report of the Development 
Council for Pharmaceuticals and 
Drugs for the year 1955-56-Laid 
on the Table. 

Vol. VII, 2549. 

Annual Report of the Development 
Council for Sugar for the year 
1955-S6-Laid on the Table. 

Vol. Va. 2549. 

Annual Report of the Development 
Council for Woollen Textiles for 
the year 1955-56-Laid on the 
Table. 

Vol. VII, 2549. 

Calling Attention to Matter of 
Ur,ent Public Importance: 
Textile policy of Government and 

future of handloom industry. 
Vol. VI, 358-81. 

Correction of. answer to starred 
question No. 1203 f'e fountain pens 
of Parker 51. 

Vol. V, '7'121-22. 

Correction of ~ to unstarred 
question No. 1995 ,.. import of 
·.Cement. 

VoL V, iOO2l. 

KANUNGO, SHRI: ~ 

Demands for Grants, 1956-57 per-
taining to the Ministry of Com-
merce and Industry and motions 
10 reduce the Demands. 

Vol. III, 5206, 5288-96. 
Demands for Supplementary Grants 

1915-&6 pertaining to Ministry of 
Commerce and Industry ancl 
motions to reduce the Demands. 

Vol. I, 1221-23. 
Notification making certain amena-

ment to Co1ree Rulea-Laid on 
tbe Table. 

Vol. IX, 9. 
Vol. X, 23211. 

Notification making certain amend-
ments to the Tea Rules, 1954-
Laid on the Table. 

Vol. X, 2327. 

Notifications together with an 
explanatory note issued under 
Co1!ee Market Expansion Act, 
1952-.Laid on the Table. 

Vol. X, 2799-2800. 

Notiftcations under Essential Com-
modities Act-Laid on the Table. 

Vol. VI, 1704. 
Plantation Inquiry Commission's 

Report on Coife Industry-Laid 
on the Table. 

Vol. IX, 488. 
Report of Plantation Inquiry Com-

mission Part I-Tea, liS6-Laid 
on the Table. 

Vol. VIU, 4703. 
Report of TariJr Commission on 

retention prices of iron and steel 
produced by Mysore Iron and 
Steel Works, Bhadravati and reso-
lution and statement tbereon-
Laid on the Table. 

Vol. VI, llUI-IV. 
Report on activities of Coir Board-

Laid on the Table. 
Vol. VII, 3253. 

Representation of the People 
(Second Amendment) Bill: 
Consideration of clauses. 

. Vol. V, nit,. 



KANUNGO, SHRI: conte!. 
Standards of Weights and Me .. ures 

Bill: 
Motion for leave to introduce. 

VoL VII, 3090. 
Motion to refer to Joint Com-

mittee. 
Vol. VII, 4536-38. 

Motion to refer to Joint Com-
mittee. 
Vol. VIII, .a20-25, .aS6, 4718-

1'1. 
Amendment ~ circulate. 

Vol. vru, 4868. 

Presentation of Report of Joint 
Committee. 

Vol. IX, 488. 
Motion to consider as, reported by 

Joint Committee. 
Vol. X, 2208-05. 2218, 2258-64. 

Consideration of Clauses. 
Vol. X, 2264, 2267, 2268, 2271. 

Motion to pass, as amended. 
Vol. X, 2271. 

Statement of receipts and expendi-
ture of the Coir Board, Ernakularn 
for the year 1954-55-Laid on the 
Table. 

Vol. X, 2327. 

KOSIKALAN: 

Demands fOr Grants, 1956-57-Rail-
ways: 
Miscellaneous Expenditure: 

Motion to reduce the Demand: 
Inordinate delay in trafftc 

survey of Kosi Kalan-
Bharatpur-Alwar Section. 

Vel. II, 1899-1932, 1948, 
1970-2040. 

KARMARKAR, SHRI: 

All India Institute of Medical 
Sciences Bill: 
Consideration of clauses. 

Vol. I, 440. 
Bud,et estimates of Delhi State 

Electricity Board for 1958-57-
Laid on the Table. 

Vol. V, 10027 

KARMARKAR, SHRI: conte!. 
Demands for Grants, 1956-57 per-

taining to the Ministry of Com-
merce and Industry and motions 
to reduce the Demands. 

Vol III, 5196, 5200, 5227, 
5281-70. 

Indian Tariff (Amendment) Bill: 
Motion for leave to introduce. 

Vol. VIII, 5817. 
Notification making certain amend-

ment in the Coftee Rules, 1955-
Laid on the Table. 

Vol. 1, 849. 
Vol. II, 1567. 

Notifications making amendments to 
the Tea Rulu, 19M-Laid on the 
Table. 

Vol. II, 1567. 
Vol. III, 3596. 

Report of Tariff Commission on 
continuance of protection to ball 
bt:aring industry & resolution and 
statement of Ministry of Com-
merce and Industry thereon-Laid 
on the Table. 

Vol. VII, 2547-49. 

Report of Tarift Commission 00 
continuance of protection to 
plastics (phenol formaldehyde 
moulding powder, electrical ac-
cessories and buttons) industry 
and resolution and statement of 
Ministry of Commerce and In-
dustry thereon-Laid on the 
Table. 

Vol. VII, 2547-48. 

Report of Tariff Commission on 
continuance of protection to power 
and distribution transformeR 
industry and resolution, notulca-
tion and statement of the MiniS· 
try of Commerce and Industry 
thereon-Laid on the .Table. 

Vol. VII, 2647-48. 

Report of Tarift Commission on fair 
retention prices of i)ig iron pro-
duced by Indian Iron and Steel 
Co.. Ltd., Calcutta, etc.-Laid on 
the ~bl .. 

VoL VI, 17OS-eM. 
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KARMARKAR, SHRI: contd. 

Report of Tariff Commission on 
prices of locomotives and boilers, 
and Government resolution there-
on-Laid on the Table. 

Vol. X, 2071-72. 

KARNI SINGH.JI, SHRI: 
Discussion ,.e Madras-Tuticorln 

tram disaster. 
Vol. IX, 1244-47. 

Leave of absence granted to. 
Vol. VIII, 698~. 

KARWAR: 
Demands for Grants, 1956-57: 

Ports and Pilotage: 
Motion to reduce the Demand: 

Construction of major port 
near Malpay and --. 

Vol. II, 3460--3516,3518, 
3520--33. 

RASHI VISHWANATH MANDIR 
BILL: [by Shri Raghunath Singh]: 

See Shri Kashi VlSwanath 
Mandir Bill (by Shri Raghu-
nath Singh) under "Bill(s)". 

KASHMffi: 
See "Jammu and Kashmir". 

KASIA: 
Demanas for Grants, 1956-57-Ra11-

ways: 
Railway Board: 

Motion to reduce the Demana: 
Failure to construct Rudar-

pur-Deoria -- K a s i a-
Nautanwa link before The 
Budha Jayanti celebration 
to be held in May, 1956. 

Vol. II, 1899-1932, 1935, 
1970-2040. 

KASLIW AL, SHRl: 
Agricultural Produce 

and WarehousUlg) 
(Development 

Corporations 
Bill; 

Motion to consider. 
Vol. V, 7852, 7854, 7855, 

7897, 7928--30. 
Calling Attention to Matter of 

'Urgent l-'uOllC importance: 
(.;onunueC1 firmg by Pakillitan 

torct!~ mto IndIan territory. 
Vol. V, 9b'/4. 

KASLIW AL, SHRI: contd. 

Code of Civil Procedure (Amend-
ment) Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. IX, 13, 41, 44, 59-62. 

Demands for Grants, 1956-57 per-
taining to the Ministry of Defence 
and motions to reduce the 
Demands. 

Vol. n, 3291-95. 
Demands for Supplementary Grants, 

1956-57 pertaining to the Minis-
tries of Commerce and Industry, 
Finance, Food and Agriculture 
Home Affairs, and Trensport. 

Electricity 
Bill: 

Vol. VII, 3884, 3891-93 
(Supply) Amendment 

Presentation of Report 
Committee. 

of Select 

Vol. IX, 1523. 
Evidence ,.e the Bill-

Laid on the Table. 
Vol. IX, 1523-24 

Hindu Succession Bill (as passed bv 
Rajya Sabha): 
Motion to consider. 

Vol. IV, 6881, 6900 
Consideration of claulles. 

Vol. IV, 6976, 6980, 
7211-13, 7232, 
7450, 7451-52, 
7455, 7456, 
7479, 7481, 
7504. 

Indian Taritl (Amendm~nt) Bill: 
Motion to consider. 

Vol. IX, 152, 173-78 
Inter-State Water Disputes Bill (88 

passed by Hajya Sabha): 
Motion to consider. 

V'll. VII, 30OS. 
Motion on Address by the President. 

Vol. I, 356-62, 3911. 
Motion ,.e international situation. 

Vol. IX, 491 
Motion ,.e working of Preventive 

Detention Act. 
Vol. V, 9986. 

Motor Vehicles (Amendment) Bill: 
Consideration of clau~es. 

Vol. IX, 1435-38. 
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KASLIW AL, SHRI: conte!. 

Representation of the People 
(Second Amendment) Bill: 
Motion to consider as reported by 

Select Committee. 
Vol V, 8388, 8493, 8495. 

Consideration of clauses. 
Vol. V, 8519, 8798-99. 

Resolution re representation of Afri-
can and Asian nation in U.N.O. 

Vol VI, 2167-71. 

Resolution re Second' Fi'll'e Year 
Plan. 

Vol. V, 9610, 9614, 9641 
9679-85. 

States Reorganisation Bill: 
Motion to refer to Joint Commit-

tee. 
Vol. IV, 8353-57. 

Supreme Court (Number of Judge 
Bill: 
Motion to eoMicler. 

Vol. VII, 8812-13. 
Territorial Army (Amendment) 

Bill: 
Motion to consider. 

Vol IX, 869. 
Young Persons (Harmful Publica-

tions) Blli: 
Consideration of clauses. 

Vol. IX, 842, 843. 
!tATJU, DR.: 

Busmess of the House. 
Vol. IV, 6297. 

Calling Attention to :Matter of Ur-
gent Public Importance: 
Retrenchment in ordnance fac-

tories. 
VoL IV, .6687-89, 6690. 

Demands for Granu, 1956--57 per-
taining to the Ministry of Defence 
and motions to reduce the De-
mands. 

Vol. II, 3265. 3300-14. 
D1scussion of Report of Jaundice 

EnQ:uiry Committee. 
Vol. II, 2515-18. 

MOti~n fflr Adjournment: 
Impellding retrenchment of 

Defence employees. 
Vol. VIII, 6786-89. 

KATJU, DR.: CORea. 
1I4.otion for Adjournment: contd. 

Refusal to permit Jan Sangh 
worker to 10 to Jammu. 

Vol. II, 2653-55. 
Strike by civilian employees of 

Naval Dockyard and Depots 
at Bombay. 

Vol. IV, 5623, 5826. 5'761-
65. 

. National Volunteer Force Bill: 
Motion to consider. 

Vol. VIII, 4719-24, 4725,' 
4742, 4765-67. 

Conaideratioll clauses. 
Vol. VIII, 4768, 4769, 

4770, 4774, 4777-78, 
4779, 4780, 4783-84, 

4785-86, 4787, 4789-
90, 4791. 

Motion to pass, as amended. 
Vol. VIII, 4791, 4797, 

4801. 
Question of privilege re comments 

made by 'Hindustan Times' on In-
dian Railways (Amendment) 
Bill. 

Vol. VIII, 4702. 
Territorial Army (Amendment) 

Bill: 
Motion to consider. 

Vol. IX, 844-47, 886-
89. 

Consideration of clauses. 
Vol. IX, 889-90, 891, 

892. 
Motion to pass, as amended. 

Vol. IX, 893, 894, 895. 
KAZIPET: 

Callinl Attention to. Matter of Ur-
lent Public Importance: 
Railway workers' strike at Khar-
agpur and - Junctions. 

Vol. V, 9241-54. 
Demands for Grants 195fJ-S7-Rail-

ways: 
Construction of New Lines-Capi-

tal and Depreciation Reserve 
Pund: 
Motion to reduce the Demand: 

Survey of Kazipet-Macher-
la-Nellore line. 

Vol. II, 1899-1932. 
1949, 1970-2040. 
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KAZIPJ:T: coatd. 
Demands for Grants, 1e56-57-RaiI-

ways: contd. 
Miscellaneous Expenditure: 

Motion to reduce the Demand: 
Need to take up the Survey for 

linking - with Nellore via 
Macherla with a view to ex-
ploiting the enormous coal de-
posits in Hyderabad State. 

Vol. II, 1899-1932, 1947, 
1970-2040. 

Motion for Adjournment: 
Railway workers' strike at Kha-

ragpur and - Junctions. 
Vol. V, 9241-54. 

KAZMI, SHRI: 

Administration of Evacuee Property 
(Amendment) Bill: 
Motion to consider and amend-

ment to refer to Select Com-
mittee. 

Vol. IX, 1081-85. 
Arrest and release of. 

Vol. V, 9871. 
Code of Civil Proeedure (Amend-

ment) Bill: 
(Omission of secticm 87B: btl Shri 

M. L. Dwivedi): 
Motion to consider. 

Vol. X, 4056--61. 

KELAPPAN, SHRI: 

Agricultural Procedure. (Develop-
ment and Warehousing) Corpora-
tion Bill: 
Consideration of clauses. 

Vol. V, 8016, 8017. 

Demands for Supplementary Grants, 
1956-57 pertaininc to the Ministry 
of HOl"le Affairs and motions to 
reduce the Derhands. 

Vol. X, 3156--58, 3169, 
3170-71. 

Hindu Succession Bill (as passed by 
Rajya Sabha): 
Conaideration of clauses. 

Vol. IV, 7609, 7612-13. 

National Highways Bill: 
Motion to consider. 

Vol. vn, 1101. 

KELAPPAN. SHRI: ccmtd. 

Representation of the People 
(Second Amendment) Bill: 
Consideration of clauses. 

Vol. V, 8698. 
Resolution re President's Proclama-

tion re Kerala. 
Vol. IX, 1717-20. 

Scheduled Castes and Scheduled 
Tribes Orders (Amendment) Bill: 
Consideration of clauses. 

Vol. VIII, 6407, 6430. 
States Reorganisation Bill: 

Motion for leave to introduce. 
Vol. IV, 3637, 3638-39. 

Consideration of clauses. 
Vol. VII, 2258, 2812-14. 

KERALA: 

Callin, Attention to Matter of Ur-
gent Public Importance: 
Fair price shops in -. 

Vol. X, 4087-88. 
Demands for Supplementary Grants, 

1956-57: 
Capital Outlay of the Ministry of 

Production: 
Motion to reduce the Demand: 

Failure of Government to 
start a project for exploitin, 
lignite from war Kalai in 
Kerala State. 

Vol. X, 320~5. 

Half-an-hour discussion re develop-
ment of mineral resources of -. 

Vol. IX, 1903-18. 

Motion for Adjournment: 
Agitation re ~stablishment of a 

Bench of Kerala High Court at 
Trivandrum. 

Vol. IX, 12'71-7'1. 

Closure of casbewnut factories 
in -. 

Vol. X, 4074-78. 
President's Proclamation re --

Laid on the Table. 
Vol. IX, 10. 

Resolution re President's Proclama-
tion re-. 

Vol. IX, 1661-1788. 
See also ''Travancore-CochJn-. 
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KERALA STATE LEGISLATURE 

(DELEGATION 
BILL:' 

OF POWERS) 

See under "BlU(s)" 

KESHAV AIENGAR, SRBI: 

Constitution (Ninth Amendment) 
Bill, 1956: 
Motion to reler to Joint Commit-

tee. 
Vol. IV, 6490-91, 6508-11. 

Demands ler Grants, 1956-57 per-
taining to the Ministry of Com-
munications and motions to reduce 
the Demands. 

Vol. II, 3363-88, 3415, 
3445. 

Demands lor Grants, 1956-57 per-
taining to the Ministry of Natural 
Resources and Scientific Research 
and motions to reduce the De-
mands. 

Vol. In, 4579-84. 

Demands lor Grants, 1958-57 per-
taining to the Ministry of Works, 
HOUSing and Supply and motions 
to reduce the Demands. 

Vol. 10, 4403. 

Demands for Grants, 1956-57-Rail-
ways and motion to reduce the 
Demand. 

VoL n, 2039, 2055-60. 

Half-an-hour discussion re develop-
ment lI'ants to Manipur. 

Vol. VIII, 4615, 4696. 

Indian Penal Code (Amendment) 
Bill [Amendment of section 429: 
btl Pandit Thakur DfUI Bhar"ava]: 
Motion to consider. 

Vol. IV, 5850, 5854. 

Indian Registration (Amendment) 
Bill [Amendment of section 2 etc.; 
btl Shri S. C. Samanta]: 
Motion to consider the amend-

ments made by Rajya Sabha. 
Vol. n, 3539-40. 

KESHAV AIENGAR, SHRI: contcl. 
Life Insurance Corporation Bill: 

Motion to refer to select Com-
mittee. 

Vol. II, 3093-95. 
Consideration of clauses. 

Vol. V, 9168, 9167-70, 
9179, 9286, 9321-23, 

9327. 
Proceedings of Legislatures (Pro-

tection of PubI:cation) Bill [Btl 
Shri Feroze GjJndhi): 
Motion to consider and amend-

ment to refer to Select Com-
mittee. 

Vol. III, 4658, 4659. 
Resolution re approval of Draft 

Mining Lealles (Modification of 
Terms) Rules. 

Vol. VIII, 5000-01. 
Resolution re ftxinC a target date for 

prohibition. 
VoL n,2905. 
Vol. III, 3958. 

Resolution re Second Five Year 
Plan. 

Vol. VID, 6368, 8388. 
River Boards Bill (as passed by 

Rajya Sabhs): 
Consi«leration of clauses. 

Vol. VII, 2960, 291A-85. 
Salaries and Allowances ot Members 

of Parliament (Amendment) Bill 
[Amendment of section 6: btl Shri 
Ke.havaien"er] : 
Motion for leave to introduce. 

Vol. IX, 81S. 
Scheduled Cutes and Scheduled 

Tribes Orders (Amendment) Bill: 
Motion to consider and amend-

ment to circulate. 
Vol. VIU, 8137-38. 

States Reor,anilation Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. IV, 6353. 

Consideration of clauses. 
Vol. VI, 2153. 

Vol. VU, 2247-62, 2303, 2594, 
2709, 2710. 

.KESKAR, DR.: 
Appropriation (No.2) Bill: 

Motion to consider. 
Vol. IV, 6041-45. 
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KESKAR, DR.: coned. ! KHAnI: contcl. 

Bualnell of. tile BoUIe. Presentation of Ranway Budtet, 
Vol. VII, 8758. 1956-57: 

Delay in distribution of annual Be- Use of - on the Railways. 
porta of eertaln Ministries. VoL I, '1M. 

Vol. nI, 4678-'79, KHADI AND VILLAGE INDUS'l'RIES 
.a80. COMMISSION BILL, 1968: 

Half-an-hour di.seussion re working 
journalists. See under "Bill (s) ". 

VoL IV, 6673-74. 
Hindu Succession Bill (as pauecl by 

Rajya Sabha): 
Consideration of clauses. 

Vol. IV, .,1'73. 
Newspaper (Price and Page) Bill 

(as paaed by Rajya Sabha): 
Motion to consider. 

Vol. VIII, 4801-12, .a13, 
4815, 4818, .a19, 
4820, 4831, 4832, 
4841,4845, 4846, 

484I-5S. 
Consideration of clauaeL 

Vol. VIII, 4888-90, 4892, 
4893-94, 4898, 4897. 

Motion to paBl. 
Vol. VIII. 4898,4900-01. 

Notiftcation making eertain further 
amendments in the Cinematograph 
(Censorship) Rules, laSI-Laid on 
the Table. 

Vol. I, 24. 
Point of information re Broadcasting 

facilities for political parties. 
VoL X, 3334, 3538-42. 

Registration of Newspapers (Cent-
ral) Rules, 19SB-Laid on the 
Table. 

Vol. VI, 625. 
Resolution re control and repla-

tion of production and exhibition 
of films. 

ltHADI: 

Vol. VII. 3728, 374'7-
68. 

Demands for Supplement&r1 Grants, 
1955-58: 
Industries: 

Motion to reduce the Demand: 
Progress of - industry Via-A-

via the handloom industry. 
Vol. I, 1225-38. 

KHAN, SHRI SADATH ALI: 

Appleby's Report on re-examination 
of India's Administrative system 
etc.-Laid on the Table. 

VoL VII,3084. 
Booklet on initial constitution of 

Indian Foreign Service Branch 
'B'-Laid on the Table. 

VoL VI, ISH. 
Demands tor Grants, 1956-57 per-

taining to the Ministry of Exter-
nal Mairs and motions to reduce 
the Demands. 

Vol. nI, 3890. 
Indian Frontier Administrative Ser-

vice Rules 19S5-Laid on the 
Table. 

Vol. VIII, 5183. 
Motion on Address by the PresIdent. 

Vol. I, 52S. 

Resolution re representation of 
African and Asian nations in 
U.N.O. 

VoL VI, 2159, 2181, 2213. 

States Reorganisation Bill: 
Consideration of clauses. 

Vol. VI. 1849-50. 

KHANDWA: 

Demands for Grants 1958-5'7-Rail-
ways: 
Open Line Works-(Revenue)-

Other than Labour Welfare: 
Motion to reduce the Demand. 

Non-provision of a, fast train 
over the Khandwa-Ajmer 
Section. 

VoL n, 189t-19P. 
IH9.19~. 



KHANNA. SHRI MEHR CHAND: 

.Administrationoi Evacuee Property 
(Amendment) Bill: , 
Kotion for leave to introduce. , 

Vol. IX, 610. I 
Motion to consider. 

Vol. IX. 1037--44. 1047, 1051, 
1053, 1057-59, 1082, 

1065, 1067, 1068, 
1077, 1080, 1093, 

nOG-13. 
Amendment to refer to Select 
. Committee. 

Vol. lX, 1047, 1051, 1053, 
1057-59, 1082, 1065, 

1087, 1068, 1077, 
lOBO, 1093, 1100-13. 

Consideration of clauses. 
Vol. IX, 1127-28, 1129-30, 

1131. 1132. 1133, 
1135-37, 1140, 1141, 

1148-G2. 11153. 

Motion to pass. 
Vol. IX, 1154. 

Business of the House. 
Vol. VlII, 8847. 

Calling Attention to Matter of UrI 
gent Public Importance: 
Conditions or Hindus in East Pak-

istan and migration therefrom. 
Vol. m, 3719-20. 

RehabilitaUon of refugees from 
East Pakistan in Tripura. 

Vol. n. 2IS3O-32. 
Demands for Grants 1956-57 pertain-

inll to the Ministry of Rehabilita-
tion and motions to redu"e the 
Demandl. 

VoL In, 3873, 3882, 
3891, 3892, 3893, 
3894, 3898. J90S, 
3909, 3910, 3911, 
3924, 3926, 39315, 
3954-56, .a18, 
4020~1. 4022-23, 

4023-24. 4026, 
4030, 4040, 4067, 

4069-94. 
~ands. for Supplementary Grants, 

InS-!S8 pertaining to the Ministry 
of Rehabilitation and motions to 

. reduce the Demands. 
Vol I, 12915-1303. 

I 

---------- -"--' --
KHANNA, SHRI M'EJffl CHAND: 

contll, ;' 
Demands for Supplementary Grants, 

1956-57 pertaining to the Minis-
try ot Rehabilitation and motions 
to reduce the Demands. 

Vol. X, 3335, 3341, 3346, 
3347, 3354, 3387-78. 

Disculsion re exodus of Hindul from 
East Pakistan to India. 

Vol. V, 10132, 10147. 
Displaced Persons (Compensation 

and Rehabilitation) Amendment 
Bill: 
Motion for leave to introduce. 

Vol. IX, 609. 

Motion to cous1der. 
Vol. IX, 1154-57, 1163, 
1164, 1169, 1172, 1173, 

1177, 1178, 1186-95. 

Amendment to refer to Select 
Committee. 

Vol. IX, 1163, 1164, 
1169, 1172, 1173, 

1177, 1178, 1186-
95. 

Consideration of clauses. 

Vol. IX, 1197-98, 1199, 
1201-02, 1203, 1204, 

1210. 
Motion to pass, as amended. 

Vol. IX, 1211. 
Faridabad Development Corporation 

Bill: 
Motion to conaider. 

Vol. IV. 907, 968, 1015, 
1018, 1018, 1022, 1031. 

Half-au-hour discussion re flood-
aftected displaced persons in 
Agartala. 

Vol VII, 3396, 3398, 
3405. 

Motion re Displaced Persons (Com-
pensation and Rehabilitation) 
Rules. " 

Vol. VII, 3206-3220,3280, 
3231, 3284, 3235, 

3236, 3240, 324'1, 
3248,3962, 3965, 
3973, 3974, 4032 

-45. 
I. .••. --.•. ~. 
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KHANNA, SRRI MEHR CHAND: 

contd. 

Notification maldng certain amend-
ments to the Displaced Persons 
(Compensation and Rehabilita-
tion) Rules-Laid on the Table. 

Vol. In, 3719. 
Vol. V, 9571. 

Statement livin, reasons for imme-
diate letislation by the Adminis-
tration of Evacuee Property 
(Amendment) Ordinance, 1956-
Laid on the Table. 

Vol. IX, 611. 

Statement giving reasons for imme-
diate legislation by the Displaced 
Persons (Compensation and Reha-
bilitation) Amendment Ordinance, 
11tH-Laid on the Table. 

Vol. IX, 610. 

ItBARAGPUR: 

Callina Attention to Matter of Ur-
gent Public Importance: 
Railway workers' strike at - and 

Kazipet Junctions. 
Vol V, 9241-54. 

Diacussion re strike situation in -. 
Vol. V, 9797-9852. 

Motions tar Adjournment; 
Railway workers' strike at - and 

Kazipet Junctions. 
Vol. V,' 9241-54. 

Strike in Kharagpur Railway 
Workshop. 

Vol. V, 8858-59. 

KHAROEKAR, SHRY: 

Demands for Grants, 1958-57 per-
taining to the Ministry of Educa-
tion and motions to reduce the 
Demands. 

Vol. III, 5426; 5428. 

Election of Deputy-Speaker. 
Vol. n, 3038. 

Finance BID: 
Motion to comider. 

VoL IV, 6721-28. 
Resolution 1'e tbdng a target date 

for prohibition. 
VoL n,2891-94. 

KHARDEKAR. SHRl: contd. 

States Reorganisation Bill: 
Motion to refer to Joint Com-

mittee. 
V 01. IV, 6279-63. 

Motion to consider as reported by 
Joint Committee. 

Vol. VI, 1534, 1808-14-
Consideration of claUSell. 

Vol. VI, 1938. 1953-M, 
2013. 

Vot ro, 2270, 2800. 

KRARE, DR. N. B.: 

Ex-Army Personnel's LitiptioB 
BUI (By Dr. N. B. KhIlre): 
Motion to consider. 

Vol. VI, 1221-30, 1235· 
36. 

Indian Penal Code (Amendment) 
Bill (Insertion of new BectWn 
170A: bll -]: 
Motion for leave to introduce. 

Vol. I, 109. 

KHONGMEN, SHRI1I4A.TI: 

Constitution (Amendment of the 
Sixth Schedule) Bill (bli Shrimati 
Khongmen): 
Motion to cOl2.lider. 

Vol. VII. 4339-4.2, 
4345. 

Motion for leave to withdraw. 
Vol. VII, 4345. 

Demands for Grants, 1966·57 per-
taining to the Ministry of External 
Aftairs and motions to reduce the 
Demands. 

VoL m, 3705, 3763. 

Demands for Grants, 1956-57 per-
taining to the Ministry of Home 
Mairs and motions to reduce the 
Demands. 

Vol. III, 4957-58, 4981-65, 5065. 
Discussion on Rules 7"e emertency 

recruitment to lA.S. 
Vol. V, 10180. 

Motion re situation in Naga Hills. 
Vol. VII, 4208-09. 

National Volunteer Force BUI: 
Motion to eonsider. 

Vol. VIn, 4'734-81. 



INDEX TO LOR. SABRA DEBATES-.. ART D 

KHONGMEN, SHRIMATI: contd. 

Representation of the People 
(Second Amendment) Bill: 
Consideration of clauses. 

Vol. V, 8541, 8571, 8580-
81,8616. 

Resolution re appointment of com-
mittee on working of Directive 
Principles of State Polley. 

Vol. VIn, 5138. 
Resolution re fixing a target date 

for prohibition. 
Vol. III, 3961. 

KIROLIKAR, SRRI: 

Hindu Succession Bill (as passed by 
Rajya Sabha): 
Consideration of clauses. 

Vol. IV, 7481, 7489-90. 

KOLAGHAT: 

Demands for Grants, 1958-117: 
Ministry of Irrigation and Power: 

Motion to reduce the Demand: 
Need for co-ordination with 

the Transport Ministry :1: 
the matter of construction of 
a road-bridge at -- in 
order to achieve economy in 
the project by scientific 
river training works. 

Vol. III, 40!!5, 4096--4142, 
4148-85, 4186, 

4188-4247. 

Ministry of Labour: 
Motion to reduce the Demand: 

Service conditions of saw-
mill workers at - in the 
district of Midnapur. 

KONNAGAR: 

VoL m, 4827-87, 
4892, 4894-4933. 

Demands for Grants, 19118-57: 
Other Civil Works: 

Motion to reduce the Demand: 
Grant of arrears of com-

pensatory allowance from 
leG 1 to 1953 to the work-
charged staff at -. 

Vol. m, 4321-53, 4355, 
4381-98, 4400-18. 

KOSI PROJECT: 

Statement re Reports by various 
experts on - Laid on the Table. 

Vol. X. 4071. 

KOTAH: 

Demands for Grants, 19~-1I7-
Railways: 
Miscellaneous Expenditure: 

Motions to reduce the Demand: 
Absence of provision for 

Kotah-Ajmer traffic survey. 
Vol. n, 1899-1932, 1946, 

1970---:Z040. • 

Vacillating position regarding the 
survey of the broad gauge and 
metre gauge line between 
Chittorgarh and --. 

Vol. II, 1899-1932, 
1946, 1970-2040. 

KOTTUKAPPALLY, SHRI: 

General discussion of the Travan-
core-Cochin Budget, 1956-57. 

Vol. V, 8184-89. 

Resolution re nationalisation of 
banks. 

Vol. IV, 6624-28, 6633, 
6634, 6636, 6637. 

Resolution re President's Proclama-
tion re Kerala. 

Vol. IX, 1727-31. 

Resolution re President's Proclama-
tion re Travancore-Cochin. 

Vol. VIII, 5093, 5109-14, 
5189-95. 

KRIPALANI, ACHARYA: 

All India Khadi and Village IndW!-
tries Commission Bi1J: 

Motion to consider. 
Vol. VIII, 5301-12, 5314. 

Capital Issues. Continuance of Con-
trol) Amendment BDl: 
Motion to consider. 

Vot. I, 899. 
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KOTTUKAPPALLY, SHRl: contci. 

Central Excises and Salt (Amend-
ment) Bill: 
Motion to consider. 

Vol. VIll, 5396. 
Death of Acharya Narendra Deva. 

Vol. I, 289. 
Demands for Grants, 1956-57 per-

taining to the Ministry of Exter-
nal Affairs and motions to reduce 
the Demands. 

Vol. Ill, 3602-09, 3636. 
Election of speaker. 

Vol. n, 1956-58. 
General discussion of the General 

Budget, 1956-57. 
Vol. n, 2807. 

Motion for Adjournment: 
Insult to special envoy of India 

at Karachi on Pakistan Re-
public Day. 

Vol. Ill, 3590. 
Motion on Address by the Presi-

dent. 
Vol. I, 307-21, 509, 

616, 692, 823, 831. 
Motion re international situation. 

Vol. IX. 389, 390, 392, 
498-509, 516, 581, 

59l. 

Motion re working of Preventive 
Detention Act. 

Vol. V. 10082, 10083, 
10092. 10105, 10110-

11, 10115, 10116. 

Representation of the People 
(Second Amendment) Bill: 
Motion to consider as reported by 

Select Committee. 
Vol. Ill, 8451. 

Resolution re appointment of a Com-
mittee to examine Community 
Projects and National Extension 
Service Schemes. 

Vol. I, 1409, 1417. 

Resolution re enquiry into working 
of Income-Tax Department. 

Vol. VI, 468. 
Resolution re ftxing a target date 

for prohlbitiOlL 
Vol. m, 3981-68. 

KOTTUKAPPALLY, SHRI: contd. 

Resolution re President's Proclama-
tion re Travancore-Cochin. 

Vol. nI, 3800, 3805, 
aw. 

Resolution re Second Five Year 
Plan. 

Vol. V, 9450. 
Vol. VllI, 6280-6300. 

6806, 6807, 7015, 7124-

States Reorganisation Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. VI •. 1522-27. 

Consideration of clauses. 
Vol. VI, 2012-15. 

KRIPALANI, SHRIMATI SUCHETA: 

Demands for Grants, 1956-57 per-
taining to the Ministry of Exter-
nal Affairs and motions to reduc. 
the Demands. 

Vol. m, 3609, 3664-'73, 
3705. 

Demands for Grants, 1956-57 per-
taining to the Ministry of Reha-
bilitation and motions to reduce 
the Demands. 

Vol. III, 3872, 3801-91, 3955. 

Motion for Adjournment: 

Insult to special envoy of India 
at Karachi on Pakistan Repub-
lic Day. 

Vol. III, 8590, 8592. 

States Reorganisation Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. IV, 6331--40, 6343. 

KRISHNA, SHRI M. R.: 

Finance Bill : 
Motion to consider. 

Vo1. IV, 58'r"-'r9. 
States Reorganisation Bill: 

Consideration of clauses. 
Vol. VI, 1711. 



KRISHNA CHANDRA, SHRI: -'--"'--r-- KRISHN~~~~I,-~;·-T.T.: 
AIrieultural Produce (Development' contd. 

aad WarehOUBin,) Corporations Appropriation Accoants (Posts and 
Bin: Telel1'aphs) 19&4·&5 and Audit 
Motion to consider. Report, 1956, Part II-Laid on the 

VoL V, '1931--34. Table. 
Consideration of clauses. 

Vol. V, 8043-44, 8061. 
Demands for Grants, 1956-5'1 per-! 

taiDinl to the Ministry of Educa-
tion and motions to reduce the 
Denumds. 

. Vol. III, 5461-56. 
Hindu Succesaioll Bill ( .. ~ passed by 

"jye Sabbs): 
Consideration of clauses. 

Vol. IV, 7127, 7131, 
716~9, 7393, 
7396, 7407-09, 
7'18-17, '1524, 

'1525, 7526, 7542-
44, 'l571J, 7571. 

LiI't Insurance Corporation Bill: 
Conatderation of clauses. 

Vol. V, 9118-17, 9134--38, 
9197. 

Representation of the People 
(Amendment) Bill: 
Ccmsideration of clauses. 

Vol. I, ISS, 177·78, 193. 
Representation of the People (Se-

cond J.Unendment) Bill: 
Consideration of clauses. 

Vol. V, 8563-64, 8567, 8573, 
8575, 85'16, 8578, 8606. 

Scbeduled Cutes and Scheduled 
Tribel Orders (Amendment) Bill; 
Consideration of clauses. 

Vol. VIII, 6502-03. 
KRISInlAMACHARI, SHRI T. T. 

Appropriation (No.5) Bill: 
Motion for leave to introduce. 

Vol. X, 3384. 
Motion to consider. 

Vol. X; 3543. 
Motion to pass. 

Vol. X, 3543. 

Agpropdatioa Accounts (Civll) of 
Grants and Appropriations dis· 
c~ Jl:zceases, IN3·M-Laid 
on tire- '!'attle. 

Vol. X, 3123, 
_ .. -._-_._------

Vol. X, 3533. 
Banking Companies (J.Unenciment) 

Bill: 
Motion for leave to introduce. 

Vol. X, 20'18-'19. 
Motion to consider. 

Vol. X, 3834-44, 3850, 3918, 
3920, 3944, 3945, 394'1-53. 

Amendment to refer to Select 
Committee. 

Vol. X, 3850, 3918, 3920, 3944, 
3945, 3114'1-53. 

Consiaeraucm of clausea. 
Vol. X, 3957. 3958-59, 3959, 

3961--63. 3967, 3968--
3971. 8973, 3975-'16, 

3977, 3979. 3988, 3991-
92, 3997-98. 3999. 4002-

03. 
Motion to pass, as amended. 

Vol. X. 4003. 
Business of the House. 

Vol .. VID, 5156. 
Vol. X, 2078. 2832, 2950. 

Calling Attention to Matters of 
Urgent Public Importance: 
Stationing of Commonwealth and 

other forces in Cyprus. 
Vol. VIn, 8080-81. 

Central ExciHs and Salt (J.Unend-
ment) Bill: 
Motion for l~ave to intl'oduce. 

Vol. VIII, SlU-54. 
Motion to consider. 

Vol. VIII, 5344-51. sm, 5373, 
5400, 5481-'18. 

Consideration of clauses. 
Vol. VlD, 5481. 

Motion to pass. 
Vol. VIII, 5482. 

Central Exciaes and Salt (Second 
J.Unendment) Bill: 
Motion for leave to introduce. 

Vol. X, 3131. 
Motion to consider. 

Vol. X, 3013-88, _I, 3606, 
3624, 8821J. 8tI8, leu, 3644, 

·38e-50. 
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,KRISHNAMACHARI, SHRI T. T.: I 
" C01itd. i 

Central Excises and Salt (Second) I 
Amendment) Bill: contd. 
Consideration of clauses. 

Vol. X, 8652, 3858, 3659, 3661, 
8862, 8663, 3684-65. 

Motion to pass as amended. 
Vol. X, 3665, 3670, 3671, 3674-

76. 
Central Sales Tax Bill: 

Motion for leave to introduce. 
Vol. IX, 608-09. 

Motion to consider and amend-
ment to refer to Select Com-
mittee. 

Vol. lX, 11SO, 1855-56. 
Vol. X, 1949-58, 1959. 

Consideration of clauses. 
Vol. X, 1960-81, 198~8, 

1971. 

Motion to pass, as amended. 
Vol. X, 1974. 

Contracts for supply of equipment 
and structural steelwork for Bhi-
1al Iron and Steel Works-Laid on . 
the Table. 

Vol. VI, 357. 

Demands for Grants, 1956·57 per-
taining to the Ministry of Com-
merce and Industry andmotlons 
to reduce the Demands. 

Vol. III, 5241, 5277, 5286, 
5386-8:;. 

Demands for Grants, 1956-57 per-
taining to the Ministry of Iron 
and Steel and motions to rl.-duce 
the Demands. 

Vol. III, 5132-40, 5148, 
5144, 5152, 5154, 5160, 6180-

93. 

Demands tor Supplementary Grants, 
1955-56: 
Presentation ot the statement. 

Vol. X, 2072. 

~dI for Supplementary Grants, 
1156-57 pertaining to the Ministry 
of Natural ltesources and Scienti-
fic: ae.carch and motions to reduce 
the Den\ands. 

Yol. X, 3249-SS. 

, I 

KRISHNA\MACHARI, SHRI T. T.: 
contd. 
Demands for Supplementary Grants, 

1956-57 pertaining to the Ministry 
of Production and motions to re-
duce the Demands. 

Vol. X, 3219. 

Discussion ,.e fixation of pay scales 
and other .ervice condiUons of 
employees of Life Insurance Cor-
poration. 

Vol. X, 328l, 3282, 8802-21. 

Discussion re floor and cellin, prices 
of Indian cotton. 

Vol. X, 367'1, 8686, 3688, 
8696--S702. 

Finance (No.2) Bill: 
Motion for leave to introduce. 

Vol. IX, 1651. 
Motion to consider. 

Vol. X, 1988-91, 2080, 2088, 
2096-2102, 2107, 2110, 2113, 
2115, 2116, 2580, 21582, 2159'1, 
21598, 2600, 2602, 2685-86, 2691, 

2723-48. 

Consideration of clauses. 
Vol. X, 2752-54. 

Motion to pass. 
Vol. X, 2'156. 

FInance (No.3) Bill: 
Motion for leave to introduce. 

Vol. IX, 1652. 

Motion to consider. 
Vol. X, 1988-92, 2080, 2088, 

2096-2102, 21Q7, 2110, 2113, 
2115, 2116, 2580, 21582, 2597, 
2598. 2600, 2602, 26815·86, 2691, 

2723-46. 

Amendment to refer to Select 
Committee. 

Vol. X, 2080, 2086, 2096-2102, 
2107, 2110, 2113, 2115, 2118, 
2580, 2582, 2597, 2598. 2600, 
2602, 2685-86, 2691, 2723-46. 

Consilieration of clauses. 
Vol. X, 2761, 2762, 2764-68, 
2768-70, 2772-73. 2774, 2775, 

2778-79, 2780. 

Motion to pass, as amended. 
Vol. X, 2781. 



KRISHNAMACHARI, SRRl T. T.: 
conte!. 
Half-an-hour discussion re 

cement. 
Vol IV, 6818, 6826-32. 

Half Yearly Report on activities of 
Colr Board and working of Colr 
Industry Act for the period end-
in, aol.b September, l855-laid on 
the Table. 

Vol IV, 5627. 
Interim Report or Second Finance 

Commission tOlether with an ex-
planatory memorandwn showin, 
the action taken thereon-Laid on 
the Table. 

Vol. X, 2788. 
Jute Textile (Control) Order, 1956-

Laid on the Table. 
Vol. I, 576. 

Motion for Adjourrtment: 
ray scales and service conditions 
of employees of Life Insurance 
Corporation. 

Vol. VIII, 6871-72. 

Token strike of employees of Life 
Insurance Corporation. 

Vol. Ix, 4. 

Motion re Suspension of First pro· 
viso to Rule 92. 

Vol. IV, 6069-70, 6071. 

Notification making certain further 
amendment to the Tea Rules, 
19M-Laid on the Table. 

VoL IV, 5828-27. 
VoL VI, 5, 357-58. 

Notifteations re Industries (Deve-
lopment and RelUlation) Amend-
ment Bill, 1953-Laid on the 
Table. 

Vol. I, 443. 

Report of Tarift Commission on 
l1'ant of Protection to Cale1wn 
Carbide Industry, etc.-Laid on 
the Table. 

VoL VI, 4-5. 

Report of Tariff Commission on re-
tent~on priees of steel, etc. and 
resolution thereon-Laid on the 
Table. 

VoL I, 25. 

KRISHNAMACHARI, SHRI T. T.: 
conte!. 
Representation of the People (Se-

cond Amendment) Bill: 
Motion to consider, as reported by 

Select Committee. . 
Vol. V, 8388. 

Consideration of clauses. 
Vol. V, 8703, 8'104. 

Resolution re Second Five Year 
Plan. 

Vol. vm, 8903-32. 
Sea Customs. (Amendment) B1l1: 

Motion for leave to introduce. 
Vol. IX, 1661. 

Statement re economic situation 
and taxation proposals. 

Vol. IX, 1637~1. 
Union Duties of Excise (Distribu-

tion) Amendment Bill: 
Motion for leave to introduce. 

Vol. X, 2953. 
Motion to consider. 

Vol. X, 3f591-92. 

KRISHNAPPA, SHRI M. V.: 

Agricultural Produce 
and Warehousing) 
Bill: 
Motion to consider. 

(Development 
Corporations 

VoL V, 7895. 

Calling attention to Mat~r of Ur,ent 
Public Importance: 
Fair price shops in Kerala. 

Vol. X, 4087-88. 

Rise in prj.ce of rice in Tripura. 
VoL V, 9572-73. 

Demands for Grants, 1956-57 per-
taining to the Ministry of Food 
and Agriculture and motions to 
reduce the Demands. 

Vol. III, 4718, 4769, 4776, 4809. 
General discussion of the General 

Budget, 1956-57. 
Vol. n. 2'188. 

Motion for Adjournment: 
Relief measures in ftood-aftected 

areas of Eastem U.P. 
Vol. X, 3887--88. 
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KRISH'NAPPA, SHRI M. V.: contd. 

Notiftcation under Essential Com-
modities Act, 1955-Laid on the 
Table. 

Vol. I. 23. 
Vol. VI. 492. 

Tripura Fooderain~ (Movement) 
Control Order, 1956-Laid on the 
Table. 

VoL V, 8827. 
KRISHNASWAMI, DR.: 

Bihar and West Bengal (Transfer of 
Territories) Bill: 
Motion to consider as reported by 

Joint Committee. 
VoL VII, 3428. 3544-49. 

Central Excises and Salt (Amend-
ment) Bill: 
Motion to consider. 

Vol. VIII. 53~7. 
Central Excises and Salt (Second 

Amendment) Bill: 
Motion to consider. ' 

Vol. X. 3607-13. 
Constitution (Tenth Amendment) 

Bill: 
Motion to refer to Joint Commit-

tee. 
Vol. V. 7750-55. 7795. 

Demands for Grants. 1956-57 per-
taining to the Ministry of Home 
Mairs and motions to reduce the 
Demands. 

Vol. III. 4938--44. 
Discussion on Rules 1'8 emergency 

recruitment to I.A.S. 
Vol. V, 10168-72. 

Electricity Supply (Amendment) 
Bill: 
Motion to consider as reported by 

the Select Committee. 
Vol. X, 2525. 

Finance Bill: 
Consideration of clauses. 

Vol. IV. 5928. 
l'inance (No.2) Bill: 

Motion'to consider. 
Vol. X, 2653-80, 2742-43. 

Finance (No.3) Bill: 
Motion to consider and amendment 

to refer to Select Committee. 
Vol. X. 2853-60, 2742-"-

KRISHNASWAMI, DR.: contd. 

General discussion of the General 
Budget, 1956-57. 

Vol. n, 2481-87. 

Life Insurance Corporation Bill: 
Motion to consider, as reported by 

Select Committee. 
VoL V, 8969-75, 9078, 9079. 

Motion 1'8 suspension of first prt)viso 
to Rule 92. 

Vol. IV, 6058-59. 
Representation of the People (Se-

cond Amendment) Bill: 
Motion to consider, as reported by 

Select Committee. 
Vol. V, 8394. 8412, 8461-88. 

Consideration of clauses. 
Vol. V. 8528. 8695-8700, 8702, 

8710, 8711. 
Resolution 1'8 Second Five Year 

Plan. 
VoL V. 9621-31. 

Rules Committee: 
Motion 1'8 Third Report. 

Vol. IV,8429-32. 

KUREEL. SHRI B. N.: 

Demands for Grants. 1956-57 per-
taining to the Ministry of Home 
Affairs and motions to reduce the 
Demands. 

Vol. III, 5125. 

KURNOOL: 

Demands for Grants. 1956-57: 
Medical Services: 

Motion to reduce the Demand: 
Failure of the Government to 
give adequate financial aid 

to Andhra Government to 
start a medical college at-. 

Vol. III, 4256-58. 4261, 
4266-4318. 

Ministry of Transport: 
Motion to reduce the Demand: 

Failure to construct Rear _ 
a road bridge over Tunp-
bhadra river. 
Vol. n, 3480-3518. 3518. 

1520-11. 
--------.----------------------
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KURNOOL: conul. 

Demands for Grants, 1956-57-Rail-
ways. 
Railway Board: 

Motion to reduce the Demand: 
Failure to construct a new 

railway line from Siruluppa 
in Mysore State to Kumool 
in Andhra ~ia Adoni and 
Yemmiganu)·. 

Vol. II, 1899-1932, 1940, 1970-
2040. 

Demands for Supplementary Grants, 
1956-57: 
Capital Outlay on Roads: 

Motion to reduce the Demand: 
'" Immediate necessity of taking 

up the construction of 8 
road bridge across river 
Tungabhadra at -. 

Vol. X, 3365-66, 3368, 3379. 

KUSHINAGAR: 
Demands for Grants, 1956-57-Rail-

ways: 
R~nway Board: 

Motion to reduce the Demand; 
Failure to extend the project 

for Ruderpur-peoria-Kushi-
nagar-Nautanwa railway 
line up to Nawgarh along 
Nepal border in vicinity of 
Lumbini the birth -place ot 
Lord Buddha. 

Vol II, 1899-1932, 1935, 1970-
2040. 

KUTCH: 
Calling Attention to Matter of 

Urlent Public Importance: 
Earthquake in -. 

Vol. VI, 811-13. 
Demands for grants, 1956-57. 

Vol. III, 4935, 4936, 4938--58, 
4961--5028, 5051--5110, 5113-

28, 5130. 
Demands for Grants on Account, 

1956-57. 
Vol. II, 2219, 2229. 

Motion for Adjournment: 
Incursion by Pakistan Army into 

Chhad Bet In Rum of --. 
. Vol I, 1571-'1'-

KUZHA KOOTAK: 
Demands for Grants; ln6-S7, Tra-

vancore-Cochin: 
Industries: 

Motion to reduce the Do1Iland: 
Failure of Government to 

start exploiting the mona-
zite found in large quanti-
ties at --. 

Vol. V, 8300. 8814-48. 
L 

LABORATORY HELPERS: 
Demands for Grants, 1956-157: 

Education: 
Motion to reduce the Demand: 

Service conditions of -, in 
the Indian Institute of 
Technology, KharalPur. 

LABOUR: 

Vol. III, 0888-&428, M2'1-
82. 

Demands for Grants, 18"~6'1: 
Alriculture: 

Motions to reduce the Demand: 
Disallowinl the formation of 

trade union of the workers 
in the I.A.R.I. 

Vol. III, 4704, 4'105, 4708-
30, 4740, 4748--4819. 

Failure of opportunity to 
monthly paid labour or 
casual labour in the Indian 
Agricultural Research Ins-
titute for defendine them-
selves before they are 
panalised. 

Vol. nI, 4704, 4705, 4708-
30, 4742, 4743-U19. 

Failure to allow 15 days 
eu .. l leave in a year to 
the monthly paid - in 
the I.A.R.I. 

Vol. nI, 4704, 4701, 4'108-
30, 4740, 4743--4819. 

Fallur~, to conftnn the 
monthly paid labour in 
services in the Indian A.n-
cultural Research Institute. 

Vol. III, 4704, 4705, 4708-
ao, 4741, 4743-4819, 4820. 

Failure to convert the daily 
paid labour 0 to monthly 
rated ··workers in the Indian 
AIrlcultural Researdl In,. 
titute. 

Vol. In. 4704, 47015, 4708-
so,. 4741, 4'141-<6819. 

- ._-- -.- -.'-... -'--' -_ .... -.--...,..-==-...........-:--~~--.. -.:----.------- ---
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LABOUR: contd. 
Demands for Granta, 1968;..57: 

;.1 

contd. 
Agriculture: contd. 

Motions to reduce the Demand: 
eontd. 

Failure to dellilnate the 
mOllthly paid labour accord-
ing to their nature of work, 
such as ploughmen, milk· 
men, etc., in the Indian 
AariculturaJ Research lDsti· 
tute. 

Vol. III, 4704, 47~, 4708-
10, 4741, 4743-4819. 

J'allure to extend Workmen'. 
Coatributory Provident 
fund to the monthly paid 
labour in the Indian Al1'i-
cn.&ltural Research Institute. 

Vol. III, 471K, 4705, 4706-
30, 4741, 4743-4819. 

Fallure to give any medical 
facilities to the monthly 
paid labour in the Indian 
A8ricultural Research Ins-
titute. 
Vol. m, 4704, ,.,05, 4706-

80, 4741, 4743-4819. 
Failure to give weekly oft to 

the monthly paid -, in 
the I.A.B.I. 

Vol. III, 4704, 4705. 4708-
30, 4740, 4'147-48. 

Failure to prescribe any time 
scale for monthly paid lab-
our of the Indian Agricul-
tUl'al·Beseareb lDstitute. 

VoL IU, 4704, 4705, 4708-
80, 4741, 4743-4819. 

Need to grant discharge certi-
ftcate to the workers who 
are retrenched in the 
I.A.R.I. 

Vol. III, 4704,4705, 4706-
30, 4'740, 4743-4819. 

Need to grant house rent al-
lowance to the monthly paid 
labour who are not provi-
ded with any government 
accommodation. . 

Vol. III, 4704, 4705, 4708-
.. .... ... 10, 4740, 4~~19. 
---. -.--.---~.---

LABOUR: .. cont~---"" ,,_._._-- .. 

Demands for Grants, 1956·57: 
contd. 
Agriculture: ccmtd. 

Motions to reduce the Demand: 
contd. 
Victimlsation of monthly paid 

labour and daily labour for 
Trade Union activities in 
the I.A.R.I. 
Vol. III, 4704, 4705, 4706-

30, 4740, 4748-4819. 
Defence Services, Effective-

Army: 
Motion to reduce the Demand: 

Labour policy of the Ministry 
of Defence in relation to 
the workers employed in 
Defence establishments. 

Vol. . II, 318CJ-..3243, 3250, 
3253-3114~ 

Mus reversion of skilled wor-
kers in Ordnance factories. 

Vol. II, 3180-3243, 3251, 
3253-3314. 

Non-inclusion of representa-
tive of workers in ord. 
nance factories on the 
Defence Production Board. 

Vol. II, 3180-3243, 3250, 
3253-3314. 

~ovemment Collieries: 
Motion to reduce the Demand: 

Working of .. the Government 
collieries and the condition 
of workers. 

Vol. III, 4422-77, 4480, 
4481-4534, 4MI-53. 

Ministry of Labour: 
Motion to reduce the Demand: 

Service conditions of motor 
transport workers. 

Vol. III, 4827--87, 4893, 
4894-4981. 

Miscellaneous Departments and 
Expenditure under the Kinis. 
try ot Transport: 
Motion to reduce the Demand: 

Labour employed in the Delhi 
Road Transport' Authority. 

Vol II, 8460-3516, 1619, 
aD2O-U. 



396 iNDEX TO Wit SABHA DJ:BATEs--PAat :a 

LABOUR: contd. 
Demands for Grants, 1956-57: 

contd. 
Multi-purpose River Schemes: 

Motion to reduce the Demand: 
Hirakud tragedy in which 

workers were killed and 
Injured. 

Vol. Ill, 4096-4142, 4148-
85, 4188-4247. 

Other Civil Works: 
Motion to reduce the Demand: 

Failure to supply costly medi-
c1nes to the workers at 
C.P.W.D. dispensaries. 

Vol. III, 4321-53, 4360, 
4361-96, 4400-16. 

Other Organisations under the 
MinistTy of Production: 
Motion to reduce the Demand: 

Working of the National ins-
trument Factory with spe-
cial reference to the condi-
tion 01 workers and other 
employees. 

Vol. III, 4422-77, 4478, 
4481-4534, 4541-53. 

Ports and Pilotage: 
Motions to reduce the Demand: 

Attitude in regard to the --
in Cochin Port. 

Vol. II, 3460-3516, 3518, 
3520--33. 

Labour pOlicy in regard to 
the employment of--
In ports. 

Vol. n, 3480-3518, 3518, 
3520-33. 

Demands for Grants, 1956-57-Rail-
ways: 

Ordinary Working Expenses-
Operating Staff: 
Motions to reduce the Demand: 

Abolitions of Casual--
system of recruitment. 

Vol. n, 2134-56, 2158, 
2162-64, 2251-85. 

Shortage of Coal khalasies in 
all loco-sheds on ez-S.I. 
Railway. 

Vol. n, 2134-58, 2158, 
2162-84, 22151-85. 

LABOUR: contd. 
Dema~ds for Grants, 1956-57-a.Jl-

ways: contd. 
Ordinary Working Expenses-

Operating Stat!: contd. 
Motions to reduce the Demand: 

contd. 
Transfer of gangmen willing 

to be absorbed as unskilled 
-- in workshops and loco-
sheds. 

Vol. n, 2134-56, 2158, 
2162-64, 2251-11. 

Demands for Grants, 1956-5'1-
Travancore-Cochln: 
Civil Works: 

Motion to reduce the Demand: 
Necessity to further improve 

the water works, Trivan-
drum and the conditions of 
workers. 

Vol. V, 8290, 8314-48. 
Co-opera tion: 

Motion to reduce the Demand: 
Failure to enforce the mini-

mum wages fixed for co1z 
industry. 

Vol. V, 82'19, 8314-46. 
Forest: 

Motion to reduce the Demand: 
Policy regarding the removal 

of canes for use by bona-
fide cane workers. 

Vol. V, 8282. 8314-46. 
IndustrIes: 

Motions to reduce the Demand: 
Anti-Iaoour measures adopted 

in the ceramic factory. 
Vol. V, 8288. 8314-48. 

Disregard of lelitimate de-
mands of -- in the cera-
mic factory. 

Vol. V. 8312. 8314-48. 
Failure of Government In re-

gard to the prevention of 
exploitation of coir workers 
and small scale manufae-
turers. 

Vol. V. 8309. 8314-48. 
Failure of Government to 

ameliorate the condition of 
workers thrown out of em-
ployment by the crisis In 
the coir industry. 

Vol. V, 8309, 8314-f8. 
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LABOUR: contd. 
Demands for Grants, 1958-57-Tra-

vancore-Cochin: contd. 
Industries: contd. 

Motions to reduce the Demand: 
contd. 
Failure of Government to 

have a systematic and com-
plete survey of the condi-
tion of workers in coir in-
dustry and those workinJC 
in dependent and ancillary 
industry. 

Vol. V, 8318, 8314-48. 
l'aihlTe to expand the rubber 

factory and to absorb the 
retrenched workers. 

Vol. V, 8312, 8314-48. 
Failure to fix minImum wages 

for agricultural --. 
Vol. V, 8281, 8314-48. 

Failure to implement Planta-
tion Labour Act. 

Vol. V, 8280, 8314-48. 
Failure to implement the 

minimum wage of coir 
workers. 

Vol. V, 8280, 8314-48. 
Failure to punish the manu-

facturers of coil' for violat-
ing the provisions of the 
minimum wage regulation. 

Vol. V, 8280, 8314-48. 
Failure to see that adequate 

housing facilities are provi-
ded for plantation labou-
rers. 

Vol. V, 8280, 8314-48. 
Repression of the struggle of 

coir workers for getting 
the minimum wages fixed 
by Government. 

Vol. V, 8280, 8314-48. 
Demands for Grants, 1956-57-Tra-

vancore-Cochin: 
Labour and Miscellaneous. 

Vol. V, 8265, 8281-82, 8289-90. 
8312-14, 8314-47. 8348. 

Motions to reduce the Demand: 
Appointment, resignation and 

non-functioning of the spe-
cial tribunal for planta-
tions. 

Vol. V, 8313, 8314-48. 

LABOUR: contd 
Demands for Grants. 1956-57-Tra-

vancore-Cochin: contd. 
Labour and Miscellaneous: cantd. 

Motions to reduce the Demand: 
contd. 
Failure of Government to fb:: 

minimum wages in several 
vital industries. 

Vol. V, 8290, 831 ...... 8. 
Failure of Government to 

make the management in 
the plantation industry to 
provide educational and 
recreational facilities to the 
children of workeTs. 

Vol. V, 8312, 8314-46. 
Failure of Government to pro-

vide adequate medical faci-
lities to the workers of the 
plantation industry. 

Vol. V, 8313, 8314-46. 
Failure of Government to 

provide adequate medical 
help to women workers in 
the plantation industry, es-
pecially in the matter of 
confinement. 

Vol. V, 8313, 8314-48. 
Failure of Government to 

. provide even the minimum 
ot educational facillties fOI 
the children of plantation 
workers. 

Vol. V, 8312, 8314-48. 
Failure to collect up-to-date 

statistics regarding partial 
and full unemployment. 

Vol. V, 8281, 8314--48. 
Failure to collect up-to-date 

vital statistics. 
Vol. V, 8281, 8314-48. 

Failure to enforce the mini-
mum wales in the colr in-
dustry. 

Vol. V, 8313, 8314-48. 
Failure to let the manufac-

turers implement the mint-
mum wages proclaimed by 
Government for coir work-
ers. 

Vol. V, 8281, 8314-46. 
Failure to implement the 

Plantation Labour Act. 
Vol. V, 8281, 8314-48. 

--------------~-----.-----.----



LABOUR: contd. 
Demands for Grants, 1956-5'7-Tra-

vancore-Cochln: contd. 
Labour and Miscellaneous: conte!. 

Motions to reduce the Demand: 
ccmtd. 

Failure to implement the 
Plantation Labour Act in 
full. 

Vol. V, 8318, 11314-46. 
Inadequacy of the develop-

ment achemes with parti-
cular reference to the prob-
lem of unemployment. 

Vol. V, 8282, 8314-46. 

Inadequate provision of hous-
ing and education for Sche-
duled Castes and Tribes. 

Vol. V, 8281, 8314--46. 
InefDciency of the Labour 

Department in tackling in-
dustrial disputes. 

Vol. V, 8313, 8314--46. 
Labour policy of the Govem-

ment of the State. 
Vol. V, 8289, 8314-48. 

Necessity for a full-time 
commissioner for the im-
plementation of the Com-
pensation Act and a full-
time Appellate Authority 
for the implementation of 
the Shop Act. 

Vol. V, 8314, 8314-48. 
Poor pay and allowances 

Jiven . to welfare and con-
ciliation staft' and officers 
resultine in corruption. 

Vol. V, 8313. 8814-46. 
Working of the industrial tri-

b\Ulals. 
Vol. V, 8290, 8314-46. 

Scientiflc Departments: 
Motion to reduce the Demand: 

Demand for wages and ame-
nities by the contingency 
staff of the zoo and the 
mWieum. 

Vol. V, 8305, 8314-46. 
DemandJ for Grants on Acco\D1t,-

1956-67 -Travancore-Cochin: 
Labour and 14iBOellaneous. 

Vo1. In, 385'1-58. 

,----._--------_._ .... _---
LABOUR: contd 

Demands for Supplementary Grants, 
1956-5'1: 
Other Capital Outlay 01. the 

Ministry of Production: 
Motion to reduce the Demand: 

Plijht of workers in Neyveli. 
VoL X. 3209-35. 

Reappointment of retrenched 
worken. 

VoL X. 3209-35. 
Demands for Supplementary, Grants, 

1956-57-Travancore-Coehln: 
Labour 'and Miscellaneous. 

Vol. VIII, 4545-4819, 4620. 
Motion to reduce the Demand: 

Inadequacy of measures sur-
gested in schemes. 

Vol. VIn, 4682-4819. 
Labour problem in Travan-
, core-Cochin State. 

VoL VllI, 4581, 4582-4619. 
Schemes .for welfare ot 8che-

duled castes and scheduled 
tribes in the State. 

Vol. vm, 4562-4619. 
Motion for Adjournment.: 

Strike notice by Visakhapatnam 
Harbour and Port 'Workers' 
Union. 

Vol. VI, 621-24. 
LABOUR COMMITTEE, STANDING: 

Summary of proceedings of 
. ftfteenth Session (April, 1956) of 

--: Laid on the Table. 
Vol. vrn, 5341-42. 

LABOUR CONFERENCE-INTERNA-
TIONAL: 
Statement 1'eaetion on the convt'.n-

tionand recommendation. adop-
ted by the --: Laid on the 
Table. 

VoL X, It!O-21. 
LABOUR MINISTRY OF: 

Demands for Granta, 19511-5'1: 
Vol. III. 4825, 4826, 482'7-93. 

84-4933. 
l\.icti.. to reduce the Demand: 

·l!Imployeet' State Insurance 
Scheme. 

Vol. III, 482'1-.;8'7. 4891, 
4894---038. ---_ .. _--_._-------_. __ .-. -"--'-" 



LABOUR. MINISTRY OF: contd. 
Demands for Grants, 1956·5'F: 

contd. 
Motions to reduce the Demand! 
Failure of ·the employer conci-

liation machinery. 
Vol. III, 4827-87, 4892, 

48~-4933. 
Failure to provide employment 

in the Ministry to the back-
ward classes on the basis of 
population. 

Vol III, 4827-87, 4892, 
4894-4933. 

Labour policy of the Govern-
ment. 

Vol. nI, 4827-87, 4890, 
4894-4933. 

Lack of housing for workers. 
Vol. II, 4827-87. 4891, 

4894-4933. 
Neceaity for proper legislation 

for compulsory provision for 
hOUll!r.g facilities for indus-
trial workers. 

Vol. Ill. 4827-87, 4889, 
4894-4933. 

Necessity of early implementa-
tton of the Minimum Wages 
Act for all agricultural lab· 
our In the country. 

Vol. In, 4827-87, 4889, 
4894-4933. 

Necessity of early legislation 
for validation of bonus claims 
ot employees of various in-
dustries. 

Vol. m, 4827-87, 4889, 
4894-4933. 

, " Necessiiy of proper legislation 
for checking retrenchment. 

Vol m, 4827-87, 4889, 
4894-4933. 

Necessity to fix a national mini-
mum wage for all employees. 

Vol ru, 4827--87, 4889, 
48K-&933. 

Need for better arraneement for 
medical facilities for em-
ployees under Employees State 
lDsurance Act 

Vol m, 4827-87, 4890, 
4894-4933. 

LABOUR, MINISTRY OF: contd. 
Demands for Grants, 1956-57: 

contd. 
Motions to reduce the Dem~d: 
Need for encouragement of 

trade unionism. 
Vol. III, 4827-87, 4890, 

4894-4933. 
Need for enquiry into tne 

rationlisation problem of j11te 
industry. 

Vol. m, 4827-87, 4890, 
4894-4933. 

Need for fixing of minimum 
wage of Rs. 100 for industrial 
workers. 

Vol. III, 4827-87, 4891, 
4894--4933. 

Need for granting of full trade 
union rights to Government 
employees. 

Vol. III, 482'1-87, 4891, 
4894-4938. 

Need for granting of loans to 
workers. 

Vol. III, 4827-87, 4891, 
4894-4933. 

Need for introducing protective 
measure against occupational 
disease in shellac industry. 

Vol III, 4827-87, 4890, 
4894-4933. 

Need for proper welfare mea-
Surel for labour in shellac in-
dusUy. 

Vol III, 4827-87, 4890, 
4894-4933. 

Need for proper application of 
Factories Act to Bidi indus-
try. 

Vo~. III, 4827-87, 4890, 
4894-4933. 

Need to empower Labour 
Department to summon the 
employer in cases of non· 
payment of wages. 

V~l. Ill, 4827-87, 4888, 
4894-4933. 

Need to establish a conciliation 
board in Tripura. 

VoL III, 482'7-87, 4888, 
4894--4933. --,.---,-- ------.-,,--______ .. ______ -c"_-----
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LABOUR, MINISTRY OF: contd. 
Demands for Grants, 1958-57: 

contd. 
Motions to reduce the Demand: 

contd. 
Need to grant housing loan to 

tea ,ardens in Tripura tor 
construction of houses for 
workers. 

Vol. m, 4827-87, 4894-
4933. 

Need to implement decision of 
payment of bonus to tea 
labour of Tripura. 

Vol. III, 4827-87, 4894-
4933. 

Need to provide Agarta!a Muni-
cipality with grants for cons-
tructing houses for Harijans. 

Vol m, 4827-87, 4888, 
4894-4933. 

Need to p:'ovide aid to Agartala 
Municipality, Tripura for 
constructions of shaded stands 
for rickshaw pullers in Apr-
tala. 

Vol. 01, 4827-87, 4888, 
4894-4933. 

Need to provide funds for im-
proving the conditions of the 
State-owned Electric Supply 
Company of Agartala, Tri-
pura. 

Vol. III, 4827-87, 4888, 
4894-4933. 

Need to provide grants-tn-aid 
to the tea gardens in l.'ripuxa 
for building welfare centres 

Vol. III, 4827-87, 4888. 
4894-4933. 

Need to provide loans to bidi 
factory owners in Tripura to 
construct housing accommo 
dation for workers. 

Vol. III, 4827-87, 4888, 
4894-4933. 

Need to revise the wage scale 
of bidi workers in Tripura. 

Vol Ill, 4827-87, 4889, 
4894-4931 

Need to start 
tion of the 
Tripura. 

Vol Ill, 

regular re~· 
unemployed in 

4827-87, 4889, 
4894-4933. 

I LABOUR, MINISTRY OF: contd. 

/ 
Demands for Grants, 1956-5'1: 

contd. 
Motions to reduce the Demand: 

contd. 
Overtime allowance to worten 

Vol III, 4827-87, 4892, 
4894-4933. 

Recognition of trade unions bf 
employers. 

Vol. m, 4827-87, 4891, 
4894-4933. 
of motor Service conditions 

transport workers. 
Vol III, 4827-87, 4892, 

4894-4933. 
Service conditions of rice mill 

workers in the district of 
Midnapur. 

Vol. III, 4827-87, 4892, 
4894-4933. 

Service conditions of saw-mill 
workers at -- Kolaghat in 
the district of Midnapur. 

Vol. m, 4827-87, 4892, 
48K-t9U. 

States and pay scales of labo-
ratory helpers in the Indian 
Institute of Technology, 
Kbaragpur. 

Vol. III, 4827-87, 4892, 
4894-4933. 

Suppression of A.I.T.U.C. Union 
tn Tripura. 

Vol. III, .827-87, 4894-
4933. 

Trade union rights in State 
nndertakings. 

Vol. III, 4827--87, 4892, 
4894-4933. 

Working of the Plantation Lab-
our Act, 1951. 

Vol. III, 4827-87, 4891, 
4894-4933. 

Demands for Grants far Account, 
1958-157. 

Vol. n, 2219, 2231. 
LAC: 

Demands for Grants, 1958-5'7: 
Ministry of Food and Agricul-

ture: 
Motions to reduce the Demand: 

Lac cultivation and lac 
industry. 

Vol. Ill. 4704-05, 4708-
30, 4733, 4743-

4819. 



¥c: contd. I .ne:::::.s tor Grants, 1~$6-57: .1/' 

Ministry ot Food and Acriculture: f'1' 
contd. ';'1 
Motions to reduce the Demand: I 

eontd. 
Need for takin, ,steps to in-

crease export of shellac. 
Vol. nI, 5194, 5195-5218, 

5223--32, 5237--5303, 
536~5. 

. Ministry of Labour: 
JJrotions to reduce the Demand: 

Need for introducing pro-
tective measures against 
occUpational disease in 
shellac industry. 
Vol ru, 4827-8'1, 4890, 

4894-4933. 
Need for proper welfare mell-

sures for labour in shellac 
industry. 
Vol.m, 4827-87, 4890, 

4894---4933. 

ILACCADIVE MINICOY AND AMIN-
DIVI ISLANDS: 
.Demands for Grants, 1956-57: 

Ministry of Transport: 
Motion to reduce the Demand: 

Lack of re,ular shipping ser-
vice from CaJic\.lt to Laccll-
dives at MaldjvelI. 

Vol. II, 3480-3516, 3517, 
3520-33. 

.Demands for Supplementary Grants, 
1956-57. 
Vol. X, 3134, 3135-68, 3170-88, 

3189. 
Motions to reduce the Demands: 

Delay in providing tor the direct 
steamer service between the 
mainland a~ Laccadive Is-
lands. 

Vol. X, 3135-88, 3171. 
3172-87. 

,GGnenl economic and ,oeial 
development of the Is-
landll. 
Vo!. X, 3135-68, 3171, 

3172--87. 
Neglect of the Islands. 

Vol. X, 3135-68, 3171-~1. 

109 L.S.D.-26. 

. __ 'i---~~, •• -I.: .... -~ .. ~ 
LA,c~;VE, ~INlCOY. AND AJrfiN-

bIVt I~: contd . 
De~ for SURplemen1an' Grants, 

1956-57: contd. 
Motion to reduce the Demand: 
contd. 

QUestion of arral'lrln, a daU,. 
.teamer service between the 
mainland and, the Islandll. 

'''-01. x, 3135-61, 3111-87. 
Question of orsanisinl ,W Un-

pmving thl:! &hiD, 4Ddustry . 
Vol. X, 3135-611, 1l'I1, 

3172-8". 
Urrent necessity at revu~ 

existmc 'penal law8 and other 
regulations now applicable to 
the Islands. 

VoL X, 31~, I1'fI, 
8172-81. 

Urlent need fo: development 
works. 

Vol. X, 3136-68, 3170-71, 
3172-87. 

'LAKSHMAyY A, SHRI: 
Demands for Grants, 1956-57 per· 

taifling to the Ministry of Food 
,,' and Agriculture and motions tD 

reduce the Demands. 
Vol. Ill, 4750-56. 

Demands for Grants, 1956-57-Rail-
ways and motions to reduce the 
llemands. 

Vol. n, '1931-32, 1970-75 . 
General di!ICWlsion of the' Railwa,. 

Budget, 1956-57. 
Vol. II, 1849, 

Hindu Adoptions and Maintenance 
Bill (as Passed by Rajya Sabha) 
Motion to consider. 

Vol. X, 2908-1'. 
Consideration of cI.lJses. 

Vol. X, 3010, 3011. 
Motion on Address by ~ePresident. 

Vol. I, 748--M. 
ReIIolution 1'e Second Five Year 

Plan. 
Vol. vrn, 8685-'J2. 

States Reorg8lrl1ra'ion Bill. 
Consideration of claUSell. 

Vol. VII, •. 
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LAKSHMIKANTAPUR: 
Demands for Grants, 1958-57-RaJI-

ways. , 
Construction of New Linea-Capi-. 'i 

tal and Depreciation Reserve'l<f 
Fund: ~ 
Motion to reduce the Demand: 

PaUure to open new line 
connecting --'" to Kak-
dwip. 
Vol. II, 1899-1932, 1950, 

1970-2040. 
Miscellaneous Expendii.ure: 

Motion to reduce the Demand: 
Extending the Sealdah-Lak-

shmikantapur line upfo 
Kakdwip. 
Vol. II, 1899-1932, 19~7, 

1970-2040. 

LAL SINGH, SARDAR: 
De'1lands for Grants, 1956-57 per-

taining to the MinistTy or Food 
and Agriculture and motions to 
reduce the Demands. 

Vol. III, 474~O. 
Half-an-hour discussion re sugar-

cane. 
Vol. V, 951'1--88. 

Resolution re Second Five Year 
Plan. 

LALITPUR: 
Vol. VIII, 688S-95. .. 

Demandl for Grants, 1956-57: 
Other Civil Works: 

Motion to reduce the Demand: 
Need for countin, of service: 

rendered under State 
P.W.Ds. at Bhopal, --, and 
J aipur airfields of those 
work-charged staff who 
were transferred alon, with 
the work to the C.P.W.D. 

Vol. III, 4321-53, 4357, 
4361-96, 4400-16. 

LAMPHEL PAT AREA: 
Demands for Grants, 1956-6'7: 

Manlpur: 
Motion to reduce the Demand: 

Cancellation of the Batta of 
the 400 landless qricul-
turlsts in the --. 

Vol. III, 4988-58, 4981-
Pi028, 1IO~5, 5051--1110, 
5111-28. 

r...AND: 

Demands for Grants, 1958-&7: 

, ~'. 

Forest: 
Motions to reduce the Demand; 

Need to releaSft all cultivable 
plain --, under rcservH 
forests for givin, to land-
lells tribes. 
Vol. III, 4704-05, 4706-

30, 4738, 4742-4818. 
Need to release from. forest 

reservation all plain lands 
which can be converted into 
cultivable lands to make-
them available to landless 
tribals. 

Vol. III, 4704, 4705, 4706-
30, 4738, 4743-4819. 

Need to help thos~ villagers 
who have attempted to dl« 
canals to irrigate fallow 
--. 

Vol. III, 4704-05, 470tJ.-
39, 4730, 4743-4819; 

Ministry of Irri,ation and Power: 
Motion to reduce the Demand: 

Delay in payment of compen-
sation to persons whose 
--, have been acquired 
for river valley schemes as 
also· failuTe to provide them 
with alternative --. 
Vol. III, 4096-4143. 4148-

85, 4187, 4188--4247. 
lripura: 

Motion to reduce the Demand: 
Elimination of the reservation • 

of Jehu land for the triball 
people of Tripura. 

Vol. III, 4938-58, 4961-
5028, 5038, 5051-5110, 
51\8-28. 

Failure to give settlement on 
Tuidu Bund near Ampl to 
those of Kaipeng Tribe who-
actually reclaimed -- tor 
cultivation. 

Vol. m, 4938!-58, 4981-
15028, 5045, 5061-51101. 
15113--28. _._ .. _----_. -_._,_. __ ._------,-----",--,.,._--,-
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LAND: eontd. 
,Demands for Grants, 1956-57: contd. 

Tripura: contd. 
Motion to reduce the Demand: 

contd. 
"allure to settle land dispute 

between Swasti Samity and 
tribal people of Kanchan-
pur. 

Vol III. 4938-58, 4961-
5028, 6038, 6051-5110, 
5113-:.18. 

Inordinate delay in land 
settlement causing hard-
ships to J oomias. 

Vol. III, t938-58, 4961-
5028, 6045, 5051-5110. 
511a-28. 

Land bundobast for Muslim 
peasants of Daria BagJnL 

Vol. III, 4938-58, 4961-
5028, 5043, 5051-5110, 
5113-28. 

Need for reservation of --
in Amarpur for rehabilita-
tion of tribal Joomias. 

Vol. III, 4938-58, 4961-
5028, 5043, 5051-5110. 
5113-28. 

Need of giving land to those 
whose land has been ac-
quired for construction of 
embankment around Agar-
tala town. 

Vol. III, 4938-58, 4961-
5028, 5043, 501U-5110, 
5113-28. 

Jl'eed to make proper survey 
of the cultivable kha.s land 
and take census of tri-
bal Joomias and landless 
displaced persons and land-

LAND: contd. 
Demands for Grants, 1956-57: contd. 

Tripura: contd. 
Motion to reduce the Demand: 

contd. 
Settlement of -- in Nalkata 

and Chailenta. 
Vol. Ill, 4938---G8, 4961-

5028, 5040, 5051-5110. 
5113-28. 

Statememt re Land administration 
in Cantonment Areas-Revision of 
exiltinl Rules and Orders-Laid 
on the Table. 

Vol. X. 3125. 
Travancore-Cocbin Land Conser-

vancy (Amendment) Act, 195~ 
Laid on the Table. 

VoL vm. 6781. 

LAND ACQUISITION ACT: 
Demands for Grants, 1956-51: 

Tripura: 
Motion to reduce the Demand: 

Need to extend the amended 
-- of West Beneal to 
Tripura. 

Vol. III, 4938--58, 4961-
5028, 5043, 5051-5110. 
5113--28. 

LAND CENSUS: 
Demands for Grants, 1956-57: 

Kinistry of Food and Agriculture: 
Motion to reduce the Demand: 

Delay in taking -. 
Vol. III, 470~5, 4706-

80, 4735, 47G-i811. 

less agricultural workers in LAND HOLDINGS. CONSOlJDA-
Trlpurlt. 

Vol. III, 4938-58. 4981- TION OF: 
1028, 5043, 5051-5110. DemaDcis for Grants, 1956-&7: 
11111-2.8. Ministry of Food and Agriculture: 

Need to reerve Government Motion to reduce the Demand: 
Jch4I land in Tripura for Lack of proper advice to the 
tribal Joomias rehabilita- State regarding the mann .. 
tion. of consolidation of Janll 

Vol. III, 4938--58, 4961- I' holdinas. 
5028, 5043, 5051---Gll0. Vol. m, 4704.05, 5708-
511S-2fL 10, 4'738, 4'7U--411'. --..!------------_. __ ... 
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Demands fOT GraDUI, 19H-~": 

Airkulture: 

Motions to reduce the Demand: 

~ive cbaraee realised by 
the Government for recla-
mation ot land by the Cen-
taa! Tractor OrtaDisaUon 
reaultina in d:fIieUlties to 
~ peasants -hO$e lands 
are auctioned in case the 
peasants fail to pay these 
ebar .... 

Vol. Ill, 4704, 4705, 
4'1M-SO. 4739, 4743-
4819. 

Need to encouraee the farm-· 
en willinr to deVelop 
marshy land, by providin, 
proper draina,e. 
Vol. Ill, 4704, 4705, 4706--

30, 4738, 4743--4819. 

5etliience of the Central 
Tractor Organisation in re-
,ard to tJle reclamation of 
lands belonlinr to the poor 
peasants i,n Bhopal. 
Vol. III, 4704, 4705, 4706--

30, 4789, 4748--4819. 

Ministry of Food and Agriculture: 
Motions to reduce tlte Demand: 

Charles for reclamation of 
land by the Central Tractor 
Or,anisation. 
Vol. III. 4704. 4705, 4706---

30. 4733, 4743--4819. 

Need for establishing a unit 
of the Central noaclor 
Organisation forbrin,ing 
under cultivation vast areas 
Of cultivable land in Tri-
pura. 

Vol. m. 4704-05, 4706-
30, 4730, 4748--4819. 

Need to give aid for -- to 
peUahta in Tripura. 

Vol. nl, 4'104-05, 4706-
80, 4731, 4741-481'. 

," 

Demands for Grants, 1958,..J7:1IIDRCd. 
Ministry of Food and Agrieult\ll'e! 

contd. 
Motion to reduce the Demand: 

contd. 

step. for the improvement of 
lana i'eeords. 

Vol. m, .7ot-OIi, 4"~, 
4'137, 4741--4818. 

LAND REFORMS: 
Demands for Grants, 1956-5'1: 

Manipur: 
Motion to reduce the Demand: 

Neetf tor a sound settlement, 
policy in Manipur. 

Vol. Itt, 4938-58, 4961-5028, 
5084, 5051--6110, 

5113-28. 
MinIstry of Food and Agriculture: 

Motion to reduce the Demand: 
Advice to the States regard-

ing distribu~ion of lands 
above ceiling. 

Vol. m, 4704-05, 470~-30, 
4736, 4743-4819. 

Delay in imparting advice to 
state Governments about 
certain measures. 

Vol. III, 4704-05, 4706-30, 
4735, 4743-4819. 

Failure to advise the State 
Governments on effective 
steps tor successful --. 

Vol. III, 4704-05, 4706-30. 
4735, 4743-4811. 

Failure to introduce any --
during the First Five Year. 
Plan. 

Vol. III, 4704-05, 4706-39, 
4731, 4743-4819. 

Need to give effect to the 
prOpOsal for -- by the 
various organisations and 
by the Government ot Tri-
pura. 

Vol. Ill, 4704-05, 4706-10, 
4731, 4743-4811_ 

UnsatisfaCtory progress in re-
gard to ilxation of laa.d 
ceilin ... 
Vol. III, 4704, 4705, 4701-

30, 4743--60, 4781--4111. 
-~.-~-~-- ------.;.;. ---.------~- . __ . ~.--.-.--...... ------... -- -'-----_._-----
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J.,AJI;t) "O~S: con~. 
Demands for Grants, 1956-57: contd. 

Mm'-try of Some Mairs: 
" I10utIh to reduce the Demand: 

~ Yitted to impose restrictions on 
transference of land by 
$ribals to non-tribals. 

Vol m, 4938-58, 4961-5028, 
'6011, 5051-5110, 

5113-28. 

~ipura: , ... 
Motion to reduce the Demand: 

Need lor introducing -" - In 
the State of Tripura. 

Vol. lIt, 4938-58, 4961~028. 
5037, 5051-5110, 

5113-28. 

Need to impose restrictIons 
on transference of land by 
tribal to non-tribals. 

Vol. m, 4938-58, 4961-5028, 
5045, 5051-5110, 

5113-28. 

LAND REVENUE: 
Demands for Grants, 1956-57-

Travancore-Cochin. 
Vol. V, 8260, 8314-46. 

BMt. 

Demands for Grants on Account. 
1956-57-Tra vancore-Cochin. 

Vol. III, 3853. 

LANGUAGES: 

J;>emands for Grant.<;, 1956-57: 
Tripura: 

Motion to reduce the Demand: 
Need to introduce Tripura 

language as a medium of 
Instruction upto primary 
standard for tribal students 
In Tnpura. 

Vol. m, 4938-58, 4961-5028, 
5047, 5051-5lIO, 

5113-28. 

LASltAR, SHRI: 

~tes Reorganisation Bill: 
itotion to refer to Joint Com-

mittee. 
Vol. IV, 6400--02. 

LATHI ~,: 

Motion for Adjournment: 
Alleled - by ~ fOJ;Ice. 

, Vol. m, uiSO---a. 

~" COPa,llSSION: 
Report: First of the -- (Liability 

of the State in Tort)-LaJd OIl the 
Table. 

Vol. IX, 1000. 
Report: Seeond of the - (ParUa-

menl&ry Legislation relating to 
Sales Tlz)-Laid on the Table. 

Vol. IX, 1000. 
Report: Third of the -- (Limita-

tion Act, 1908)-Laid on the 
Table. 

Vol. IX. 1000. 
Report: Fourth ot the -- (on the 

proposal that High Courts should 
~it in benches at dift'erent places 
In a State) -Laid on the Table. 

Vol. IX, 1_ 
Statement ot the work done by the 
, -- till 31st October, 1956-Laid 

on the Table!. 
Vol. IX, 1000. 

LAW J;)EPARTMENT' (TRAVAN-
CORE-COCHIN) : 

Demands for Grants, 1956-57-Tra-
vancore-Cochln: 
Heads ot States. Ministers' Sec-

retariat and Attached Offtces: 
Motion to reduce the Demand: 

Policy of recruitment to " __ . 
Vol. V, 8283, 8314---48. 

LAW. MINISTny OF: 
Demands for Grants, 1956-57: 

Vol. m, 5810. 
Demands for Grants on Account, 

l858-57. 
Vol. n. 2219, 2232. 

I 
LEAVE OF ABSENCE: 

To: 
Baldev Sin&t1, Bardar. 

Vol. X, 353~ 
Bal'TOW, Shri. 

Vol. VI. 140l-0I. 
-",. ------- -Wr",-, -----
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LEAVE OF ABSENCE: contd. 
To: conteL 

Basu, Shri A. K.: 
Vol. V, 10021. 

Vol. VIII, 69811. 
Vol. X, 3536-38. 

Chatterjea, Shri Tushar. 
Vol. V, 7'720. 

Chaudhuri, Shri T. K. 
Vol. V, 7720. 

Vol. VIII, 6984. 
Dube, Shri Mt:.lchand. 

Vol. vm, 8984. 
Dube, Slhri U. S. 

Vol. II, 2915-115. 
VOl. V, '1720. 

Elayaperumal, Shri L. 
Vol. V. '1720. 

Ghosh, Shri Atulya. 
Vol. V, 7720. 

neda, 8hri H. C. 
Vol. V, '1720. 

Joshi, Shri KrishnacharyL 
Vol. VI. 1405-08 

Kachiroyar. Shri. 
Vol. II, 291~16. 

Kamal Singh. Shri. 
Vol. VIII, 6984. 

Kami Singhji. Shri. 
Vol. VIII. 698l). 

Masuodi. Maulana. 
Vol. VI. 1405-06. 

Mathuram. Dr. Edward Paul. 
Vol. X. 8536-38. 

Maydeo, Shrimati: 
Vol. II. 2915-18. 

Vol. V. 7720. 
Misra. Shri Sarju Prasad. 

Vol. V, 7720. 
Mohd. Akbar. Soft. 

Vol. II. 2915-16. 
Vol. V. 7720. 

, Vol. VI, 1405-06. 
Mudaliar. Shri C. R. 

Vol. VI. 1405-08. 
Nambiar, Shri. 

Vol. II. 2915-16. 

Nevatia, Shri R. P. 
Vol. VIII. 698~. 

LEAVE OF ABSENCE: eontd. 
To: contd. 

Palchoudhury, Shrimati na. 
Vol. V, '1'110. 

Vol. vm. 8984. 

Pun noose. Shri P. T. 
Vol. V, mo. 

Raghuramaiah, ShrL 
Vol. II, 2915-lCt 

Vol. V. 7720. 
Vol. X, 3535-38. 

Rahman. Shri M. H. 
Vol., VI. 1405-06. 
Vol. X, 3535--38. 

Raj Bahadur, 8hri. 
Vol. VI, 1405-0Ci. 

Ray, Shri B. K. 
Vol. n. 2915-16. 

Reddy. Shri K. Janardhan. 
Vol. X, 353~. 

Richardson, Rt. Rev. John. 
Vol. VIII, 8984. 

Vol. X. 3535---38. 3899--3901. 

Roy, Dr. Satyaban. 
Vol. V, 7'120, 1"' . 

• Shahnawaz Khan, Shri. 
Vol. V, 7720. 

Saksena, Shri Shibbanlal. 
Vol. V, '1720. 

Singh, Shri Chandi Keshwar 
Sharan. 

Vol X, 8536--38. 
Somana, Shri N. 

Vol. II, 2915-16. 
Vol. V, 7'720. 

Vol. VI, 1405-06. 
Subramania Chettlar, Shri. 

Vol. II, 2915-18. 
VoL V, 7720. 

Thomas. Shri A. M. 
Vol. V. 7720. 10029. 

Vol. VIII, 6985. 
Tripathi, Shri H. V. 

Vol. VIII, 8985. 

Velayudhan, Shrl. 
Vol. VI, 1405-06. 

Venkataraman, ShrL 
Vol. II, 2915-18. 
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LEA. VE OF ABSENCE: ccmtd. 
"I'o: CQntd. 

'-. - tofhe Members from the 
. sittings of the House. 

Vol. V, 7720·21. 
See also "Absence of Members". 

LEGISLATION: 

President's Address: 
By Parliament. 

Vol. I, 10-11, 18. 

LEMON-GRASS OIL: 

Demands for Grants, 1936-57-Tra-
vancore-Cochin: 
:Scientific Departments: 

Motion to reduce the Demand: 
l!'ailure to promote a scheme 

for the extraction of Ionone 
from --. 

Vol. V, 8272, 8314-46. 

LEPROSY: 
IJcmands for Grants, 1956-57: 

Manipur: 
Motion to reduce the Demand: 

Need for taking effective 
measures against -- in 
Tamenlong Sub-division. 
Vol. III, 4938--58, 4961-

5028. 5034, 5051--5110, 
5113-28. 

LIFE INSURANCE: 

President's address: 
Nationalisation of -- business. 

Vol. I, 17-11. 
(In Hindi) 10. 

LIFE INSURANCE CORPORA'l'ION: 

Discussion re fixation of pay scales 
and other service conditions of 
employees of --. 

Vol. X, 3254-3322. 
Life Insurance Corporation Rulell-

Laid on the Table. 
Vol. lX, 487. 

Motions for Adjournment: 
Pay scales and service conditions 

of employees of --. 
Vol. vm, 6968-73.-

1'o&:en strike of employees of -. 
VollX.4--«I. 

LIFE INSURANCE CORPORATION: 
contd. 
Motion re moditication of the Life-

Insurance Corporation Rules, 1956. 
196tS. 

Vol. X. 2802-51, 
?864-67. 

Lif~ Insurance Corporation Bill: 
Circulation of memoranda, etc., 

presented by the parties. 
Vol. V, 8141-42. 

Evidence tendered before the 
Select Committee-Laid on the 
Table. 

Vol. IV, 6812· 

~ee 8180 under "Bill(s)". 

LIFE INSURANCE (EMERGENCY 
PROVISIONS) BILL: 

See also under "BiIl(s)", 

LIFE INSURANCE (EMERGENCY 
PROVISIONS) ORDINANCE, 1956: 

Laid on the Table. 
Vol. I, 26. 

Statemellt ot reasons for issue of-: 
-- Laid on the Table. 

Vol. I. 47. 

LIGHTHOUSES AND LIGHTSHIPS: 

Demands for Grants, 19~6-57: 
Vol. II, 3459, 3460-3516, 3519. 

3520-33, 3534. 
Motion,; to reduce the Demand: 

Inadequacy of proper ar-
rangements for 'Wamlnl 
ships against bad weatller. 

Vol. II, 8460-3516, 3519, 
3520-33. 

(,ack of proper communica-
tion in the coastal regions 
to help sea-going craft. 

Vol. II, 3460-1616, 3519, 
3520-33. 

Demands t01' Grants on Account, 
1956-57. 

Vol. II, 2219, 2215. 
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Demands for Grants, 1958-57: 
'Miniatf)" of Hatunl BeIIourcas 
, 'and'.i ........ rch: 
~~1Jon. to reduce the Demand: 

. 'Won':'exj;)lbitation of -- In 
'the Warkala region and 

mica aDd rare ~ in 
~vanqOre-CochlD State. 

Vol. ~, .5~7--'1, 4594-
4616, 4680-4702. 

Dtemands for Supple~entary Gr~ts, 
19M-57. 
c.p~tal Outlay of the Ministry of 
Production: 

Motion to reduce the Demand: 
Failure of Government to 

start a project for exploit-
ing -- from Warkala in 
Kerala State. 

Vol. X, 3209-35. 

S .. a~&o "Coal". 

LIMITATION ACT, 1908: 

Third Report of the Law Commill-
sion -- Laid on the Table, 

Vol. lX, 1000. 

LINGAM, SHRI N. M.: 

Agricultural Produce (Development 
and Warehousing) Corporations 
Bill: 
Motion to considf'.T. 

·Vol. V, 7828, 791~,20. 
Consideration of clauses. 

Vol. V, 8029·30, 8045-41, 
11853, 8054. 

Constitution <lfllltb' Amendment) 
B;l1. 1956:'< . 
~ion to refer to Joint Com-

mittee. 
Vol. IV. 8517-20. 

Demands for Grants, 1958-57 per-
taininC to the'Mllllstry of Natural 
Resource. and Seb!ittific Research 
and' ' 'motions to reduce the 
Demands. 
, , "Vol. Ill, 4813-18, ... -a, 

4_. 
r 

LINGAII" ., N. Ii: ~~ 
Demands for Grants, 1111-1'1 per-

tainiDI to tM ~i,Itry, of "'or~ 
Housing 8114 SUP~ ~cL ~q" 
to "redlXe ~ Demands. 

Vol nl, ~ •. 

General discussion of tbe <lener.. 
Budget, 1958-57. 

Vol. II, UU--51, 21 ... 

2684, 2685, Z88'l., 
2688, 2720. 

Motor vehicles (Amendment) Bill: 
Motion to refer to Joint Como. 

mittee~ 
Vol. VII, 8045-49. 

National Highway'! Bill: 
Motion to consider. 

Vol. VII, 3129-30, 3148-55. 

Proceedings of Legislatures (Pro,. 
tection of Publication) Bill: 
[btl Shri FeTO%e Gandhi] 
Consideration of clauses. 

Vol. IV, 7189: 

Resolution Te appointment of a 
committee to examine Commu-
nity Projects and National Extcm-
sian Service Schemes. 

Vol. I, 1442, 1443, 1445, 1451. 

Resolution re ceiling on income of 
an individual. 

Vol. V, 8119-23. 

Resolution reo control and regula-
tion of production and exhibitio~ 
of films. 

Vol. VI, 2216. 
Vol. VII, 3703-16. 

Reo;olution Te. fixing a target date 
for prohibition. 

River Boards Bill (u 
llajya Sabha): 

Vol II, 28611. 

~ssed by 

Consideration of clauses. 
Vol. VH, U68, 2964, 2885. 

States ReorpnisatioD BiD: 
'Motion tOr. to loint COID-

~it •. 
Vol. IV, 8281. ---.....-.... __ ._---._------- ....•.. _--.... _._-. --.-
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Ministry of Home Affairs Memo-
. rUd\im on -' "Laid on ~ Table. 

Vol. vn. M98--S808. 

~~ for Grants, 1956-57: 
~try of rood and Agric:ulture: 
. Motion to reduce the Demand: 

StePs to develop animal hus-
bandry. 

Vol. m. 4704-05, 4706-30, 
4734, 4743-4819. 

Demands for Grants. 1956-57-Tra-
vancore-Cochin: 
Agriculture: 

Motion to reduce the Demand: 
Inadequate provision for pur-

chase of --. 
Vol. V, 8307, 8314-046. 

Vetelinary: 
Motion to reduce the Demand: 

Lack of adequate number of 
breeding stations for--
and poultry. 

Vol. V, 8308, 831'--4fJ. 

LOAN(S): 

Demands for Grants, 1956-57: 
Agriculture: 

Motion to reduce the Demand: 
Failure to grant taccavi--

to the poor peasants in 
Bhopal whose lands have 
been reclaimed by the 
Central Tractor Organisa-
tion. 

Vol. m, 4704-05, 4706-30, 
-4739, 4743-4819. 

Expenditure on Displaced 
Persons: 
Motions to reduce the Demand: 

Need fOr speedy disposal of 
the -- p~titions under 
Contributory HOUSing 
Scheme for the dispJ.aeed 
persOns in Tripura.· 

Vol IU, 3870, 38'71--8916, 
tl18, "3919-5'7, 401~ 

--.-, .. -_ .. -'-' ....... _-----_ ... _--

LOAN (S): ccmtd. 
Demands tor Grants, 1956-57: conte!. 
- ~dlture . on Diaplaced 

. 'Pmans: contd. 
Motions to reduce the Demand: 
·'Cml~4.: .. 
Need'to extend to village-

areu industrial - of 
Iligber categories for the· 
displaced persons in Tri-· 
pura. 

Vol. III, 3870, 3871-3916, 
3918, 8919-51; 4014-94. 

Need to give adequate amount 
of - to the cooperative 
SOcieties formed by the 
refugees in Trfpura. 

Vol. III, 3870, 3871-3916;. 
3918, 3919-57, 4014-94. 

Need to increase the amount 
of all categories of 'wail-
able -- for old and new' 
refugees in Tripura. 

Vol. III, 3870, 3871-3916; 
3918, 3919-57, 4014-94. 

Need to speed up the granting 
of temporary scheme --to 
displaced persons in Tria 
pura. 

Vol. III, 3870, 3871-3916;. 
3918, 3919-57, 4014-94. 

Industries: 
Motions to reduce the Demand: 

Failure of the Government to 
advance suffi.Ient amount 
of -- and subsidies to the 
handloom Industry. 

Vol. lIT, 3195-5217, 5222, 
5223-32, 5237-5303, 

5366-85. 
Loans and advances by the Cen-

tral Government: 
VoL III, 5488-98. 5504-39, 

5541-5602, 5607. 
Ministry of Commerce and In-
. dus~: 

Motions to redUCe the Demand: 
Need of imposing certain 

conditions on the owners of 
jute mfIls which grant-
for modernIsation. 

Vol. In, 5194, 5195-S217, 
5~, ~, 5~7~ 

At8-8I. 
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:LOAN (S): contd. 

Ministry of Food and Agriculture: 
Motions to reduce the Demand: 

Need to encourage the tobacco 
srowers of Tripura by way 
of -- and other forms of 
.aid in Tripura. 

Vol. III, 4704-05, 470~O, 
4730, 4743-4819. 

l'.Ministry of Labour: 
Motions to reduce the Demand: 

Need for granting of --to 
workers. 

Vol. III, 4827-87, 4891, 
4894-4933. 

'Need to grant housing bonus 
to tea gardens in Tripura 
for construction of houses 
for workers. 

Vol. ill, 4827-87, 
4894-4933. 

Need to provide loans to bidi 
factory owners in Tripura 
to construct housing accom-
modation for workers. 

Vol. III, 4827-87, 4888, 4894-
4933. 

::Ministry of Rehabilitation: 
Motions to reduce the Demand: 

Needtp ensure that--
actually l1'anted are made 
available to displaced 
persons. 

Vol. m, 3870, 3871--3916, 
3918, 3919-57, 4014-94. 

1il'eed to guarantee the supply 
of corrugated iron-sheets to 
the displaced persons whO 
are given housing --. 

Vol. m, 3870, 3871--3916, 
3917, 3919-5~ 4014-94. 

Need to provide increued 
amount of housing -- to 
displaced persons in colonies 
in Tripura and elsewhert:. 

Vol. m, 3870, 3871--3918, 
3919-57, 4014-94. 

LOAN (S): contd. 
Ministry of Rehabilitation: COfttd .• 

Motions to reduce the Demands: 
contd. 

Need to stop realising-
from displaced personl in 
Tripura. 

Tripura: 

Vol. m, 3870, 3871-3916, 
3919-57, .014-94. 

Motion to reduce the Demand: 
Need to provide the agricul-

tural -- to displaced per-
lonl before ploughing 
seuon. 

Vol. In, 4938-58, 4961-5028, 
5044, 5051-5110, 

5113-28. 
Demands for Grants on Account, 

1956-57: 
Loans and advances by the Cen-

tral Government. 
Vol. II, 2219, 2240. 

Demands for Grants, 1958-57-Tn-
vancore-Cochin: 
Agriculture: 

Motion to reduce the Demand: 
Failure to provide -- on 

easy payment to fishermen, 
to purchaSe fishing tackle,' 
gear and other equipments. 

Vol. V, 8277, 8314--t6. 
Loans and advances: 

Vol. V, 8270, 8314-48, 
8349, 8356. 

Demandl for Grants on Account, 
1956-57-Travancore-Cochin: 
Loans and advances: 

Vol. III, 3881. 
Demands for Supplementary Grants, 

1958-57: 
Loans and advances by the Cen-

tral Government. 
Vol. VII, 8847--3907, 8908. 

See al90 "Aid". 

LOCK-OUTS: 
See "Industrial Disputes". 

LOK SABHA: 
Demands for Grants, 1958-157: 

Vol. m, 5612. 
Demands for Grants on Account, 

1956-:-57: 
Vol. n, 2219, 2287. 
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l..OK SABHA: contd. 

'Demands for Supplementary Grants, 
1956-57: . Vol. X. 3334-38, 3339, 

3379,3382. 

LOK SAHAYAK SENA: 

Demands fOr Grants, 1956-57: 
Defence Services. Effective--

Army: 
Motion to reduce the Demand: 

Importance of maintaining 
continuity in -- training 
by organizing appropriate 
squads through the Com-
munity Project Administra-
tions or otherwise. 

Vol. n. 3180-3243. 
3247. 32~314. 

LOK SAHAYAK SENA BILL. 1956: 

See under "Bill (s)". 

LOWER INCOME GROUP HOUSING 
SCHEME: 

Demands fOr Grants, 1956-57: 
Tripura: 

Motion to reduce the Demand: 
Need to provide rules for 

granting loans under the -. 
Vol. nI, 493P-58, 4961-5028, 

5036, 5051-5110, 
5113-28. 

LUMBINI: 

Demands for Grants, 1958-57-Rail-
ways: 
Railway Board: 

Motion to reduce the Demand: 
Failure to extend the project 

for Ruderpur-Deoria-Ku-
shinagar-Nautanwa rail-
way line upto Nowgarh 
along Nepal border in vici-
nity of --, the birth place 
of Lord Buddha. 

Vol. 0, 1899-1932, 1935, 
1970-2040. 

MACHERLA: 

Demands for Grants, 1955-57-RaiI-
ways: 
Construction of New Lines-

Capital and Depreciation Fund: 
. Motion to reduce the Demand: 

Survey of Kazipet--Maeherla-
NeUore line. 
Vol. il, 1899-1932, IjMg, 

1970-2040. 

MACHINE TOOLS FACTORY. 8AN-
GALORE: 

Presentation of General Budlet. 
1955-56. 

Vol. I, 1181. 

MACHINE TOOL INDUSTRY: 

Demands for Grants, 1956-57: 
Capital Outlay of the Ministry of 

Production: 
Motion to reduce the Demand: 

Delay in bringing into full 
operation the -- with spe-
cial reference to the work 
of foreign experts. 
Vol. III, 4422-77, 4481-

4534, 4541-53. 

See also "Hindustan Machine TooJ. 
Lim.ited". 

MACHINERY: 

Demands for Grants, 1958-57: 

Ministry of Commerce and Indua-
try: 

Motion to reduce the Demand: 
Need of greater assistance to 

smaller engineering indus-
tries in West Bengal. 
Vol. Ill, 5194, 5195-5211, 

5220, 5223-32. 5237-53oa. 
1366-85. 
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IlADHOPUR CmpLE: 
Demands lor Grants, 1956-57: 

Other Civil Works: 
Motion to reduce the Demand: 
':PaiIure to complete and l'~iJe 

the seniority lists Of" work-
aharged .td in Second Cir-
cle, Delhi State, Aviation, 
~lainina, Rehabilitation, 
CentralContsruction, Horti~ 
culture, Southern Electrical. 
Madras Centra~ Bombay 
Central, Calcutta Central 
No. I, Calcutta Central No. 
II and --. 
V.ol. m, 43!1-53. 4181-98. 

4400--16. 

~lAH GOWDA, SHRI: 

Agricultural Produce (Development 
and Warehousing) Corporation 
Bill: 

Consideration of Clauses. 
Vol. V, 8020, 8036, 8053, 8055-56, 

8057, 8058, 8059, 8061, 8066. 
8067. 

Motion to pass, as amended. 
Vol. V, 8073-74. 

States Reorganisation Bill: 
Motion to refer to Joint Com-

'mittee. 
Vol. IV, 6241. 

MADRAS: 

Demands for Grants, 1956-57: 
Agriculture: 

Motion to reduce the Demand: 
Need to make proper survey 

of the water resources in the 
backward areas of Udayar-
palayam. Perambalur and 
Musirt Taluks of Tiruchi 
District in Madras State. 
Vol. nI, 4704. 4705, 4706-30, 

4743-60. 4761-4819. 

Aviation: 
Motions to reduce the Demand: 

,Opening ot residential schools 
for the children of Civil 

I 
I 
/ 

MADRAS: con~ 

~=n~,!rc~'~) 1~~-57: c~ 
Av,i!ltion statr at -, Bam-
&.:1,' Calcutt. and DeIhL 
Vol. n, 3325-85, 33M. 

3396-3449. 
Opening of schools in-~ 
~bay, Calcutta and Delhi 
for Civil Aviation Depart-
ment stat!. 
Vol. II, 3325-85, san. 

U96-S44I. 
Indian Posts and Telegraphs De-

partment (including Workinl 
Expenses) : 
Motion to reduce the Demand: 

Need to open a telegraph office 
each at Thirumanur and 
Thirumalaivadi in Tiruchi 
District. Madras State. 
Vol. II, 3325-85, 3390 .• 

3396-3449. 

Need to open a telegraph office 
at T. Palur in Tiruchi Dis-
trict, -- State. 
Vol. n, 3325-85, 3390" 

3396-3449. 

Ministry of Communications. 
Motion to reduce the Demand: 

Need to open a telephone 
public call office at Jayan-
kodam in Tiruchi District. 
Madras State. 
Vol. II. 3326--85, 3387. 

3396-3449. 

Need to re-open the telephone 
public call office at PerQ.Dl-
balur in Tiruchi District, 
Madras State. 
Vol. II, 3325-85, 3387" 

3396-3449. 

Other Civil Works: 
Motion to reduce the Demand: 

Failure to allow the work-
charged s~ the use of 
ambulance van at Madras 
airport. 
Vol. III, 4321--53, 4380, 

4381-96. 4400-16. 



---_._ ... _ .... 
~RAS: contd. 

Ous.r CivU Works: conte!. 
MoUons to reduce the Demand: 

contd. 
Failun to c~pJete and revise 

the seniority Jim of work-
cbaqed staft in Secone! 
Circle, Delhi State, Aviation, 
Planning, Rehabilitation, 
C'lDtral Construction, Horti-
culture, Southern Electrical, 
Madras Central, Bombay 
Central, Calcutta Central 
No. I, Calcutta Central No. 
nand Madhopur circle. 
Vol. III, 4321-53. 4361-98, 

4400-18. 

Discussion re Madras-Tuticorin 
train disaster. 

Vol. IX, 1211-88. 
1I.otion for Acljournment: 

Madras Tuticorin trlWl disaster. 
Vol. IX, 987-1000. 

Statemt:nt on ftood situation in --
• nd Travancore-Cochin-Laid on 
the Table. 

Vol. VII, 4085. 
Statement re Madras-Tuticorin 

train disaster. 
Vol. IX. 980-82. 

MADRAS RICE MILLS LICENSING 
ORDER: 
Amendment in --. Laid on the 

Table. 
Vol. VI, 7. 

ilADRAS TERMINAL TAX ON 
RAILWAY PASSENGERS ORDI-
NANCE, 1956: 
-- Laid on the Table. 

Vol. I, 26. 

liAGISTRATES: 
Demands for Grants, 1956-57-Tra-

vancore-Cochin: 
District Administration and Misce-

llaneous: 
JlC)tion to reduce the Demand: 

Policy regarding recruitment 
and promotion of --. 

Vol. V, 8284, 8314-48. 
---'---'-

MAHAPAmA, snI: 
Motion re vacation of _. of. 

Vol. X, I ......... 

MAHRAJ GANJ TEHSIL: 

Demands for Grants, 1856-5'1: 
Ministry of Communicationa: 

Motion to reduce the Demm4: 
Failure to open branch ... 

oftlces in vilIaces ~ 
BansPaar, Gaura, ........ 
arwa Jarar, Pancira .... ' 
Khutbil.Buar, Ba,.par, 
Nadua Bazar. Gopala, 
Rajwal, Jrlithaura Bazar JIl 
Tehsil Maharaj Ganj of 
Gorakhpur District, UttU' 
Pradesh. 
Vol. II. 3325--85, 3380, 

3396-8449. 

MAHATA. SHRI B.: 

)~,:. 

t.1~ 

Arrest of . 
Vol. IV, '1531. 

Arrest and detention of.· 
Vol. V. T845-46. 

Bihar and West Bengal (Tranifer of 
Territories) Bill: 
Motion to conaider as reported by 

Joint Committee: 
Vol. VII. 3491, 3492. S493--UOt. 

Consideration of clt,.uses. 
Vol. VII, 3563. 3566-67, 381'r-

19. 
Release of -- and Shri 

Majhi, M.P. 
Vol. V, .tOl. 

MARTHA, SHRI S. N.: 

Death of Th. Chhedi Lal and -. 
Vol. IX, .t. 

WAJHI. SHRI CHAITAN: 

Arrest of. Vol. IV, 1 ... 

Arrest and detention of. 'Vol. V, .,.. ... -------
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MAJHI, SHRI CHAlTAN: conte. 
Bihar and West Bengal (Transfer of 

. Territories) Bill:. 
Motion to refer to Joint Com-

mittee. 
Vol. VI, 909-17. 

Consideration of clauses. 
Vol. VII, 3564, 3689-93. 

Release of Shri Bhajahari Mahatll 
and --. 

Vol. V, 9106. 

IlAJITHIA, SARDAR: 

Electricity (Supply) Amendment 
Bill (Amendment of section 77, 
etc.: by Shri Sadhan Gupta]: 
Motion to consider. 

Vol. IV, 5861. 
Ex-Army Personnel's Litigation Bill 

(BlI Dr. N. B. Khare): 
Motion to consider. 

Vol. VI, 1226, 1234-35. 
Territorial Army (Amendment) 

Bill: 
Motion to consider. 

Vol. IX, 876. 

MALABAR: 

Demands for Grants, 1956-57: 
Mines: 

Motion to reduce the Demand: 
Policy pursued in the matter 

of exploring and investigat-
ing gold mines in --. 
Vol. III, 4557-90, 4594-

4616, 4680--4702. 
Demands for Grants, 19S5-57-RaiI-

ways: 
Ordinary Working Expenses-Ad-

ministration: 
lIotions to reduce the Demand: 

Allotment of more wagons for 
betel leaves and fish from 
West Coast and --. 
Vol. II, 2041-78, 2082, 

2089-2133. 
Need to start a sleeper making 

plant with arrangements for 
treating wood at kallai 
iIl-. 
Vol. n, 2041-48, 2083, 

2089-2133. -- .. - ... ---------

I4ALARIA CONTROL: 

Demands for Grants, 1956-57: 
Ministry of Health: 

Motion to reduce the Demand: 
Deterioration in the quality 

of D.D.T. sprayed under th. 
National Malaria Control 
Scheme. 
Vol. m. 4250-58, tZU, 

4266---4318. 

Failure· to improve the col-
lection of statistics about 
di!reases like T.B., choler •• 
Filaria, --, etc. 
Vol. III, 4250-58, 4258. 

4266-4318. 

MALAVIYA, SHRI K. D.: 

Correction of answers to Starred 
Questions Nos. 203 and 531. 

Vol. ill, S503. 

Demands for Grants, 1956-57 per-
taining to the Ministry of Natural 
Resources and Scientific Research 
and motions to reduce the-
Demands. 

Vol. Ill, 4557, 4558, 4568, 4570, 
4571, 4572, 4573, 4682--4702. 

Demand for Supplementary Grant, 
1955-56 pertaining to Ministry of 
Natural Resources and Scientific 
Research and motions to reduce 
the Demand. 

Vol. I, 1278. 

Draft Minin, Leases (Modification 
of Terms) Rules, 1956-Laid on 
the Table. 

Vol. VII, 3916. 

Half-an-hour discussion re deve-
lopment of mineral resources r1 
Ketals. 

Vol. IX, 1818-18. 

Notifications making certain amend-
ments to Mineral Concession Rules,. 
19D-Laid on the Table. 

Vol. VI, 2057-58. 
Vol. IX, 258-18. 
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MALVIYA, SHRI K. D.: contd. 
Resolution rt approval of Draft 

Mining Lea~ea (Modiftcation of 
Terms) Rules. 

Vol. VIIl, 4975, 4978-80, 4997, 
5034-44. 

Statement rt tormation of a rupee 
oil company in Assam. 

Vol. X. 3327-30. 
States Reorganisation Bill: 

Consideration of clauses. 
Vol. VI. 1907. 

MALAYA: 

President's Address: 
COlonial rule .ui Africa. Gold Coast 

and --. 
VOl. I, 13. 

(In Hindi) 4. 

IlALDIVE ISLANDS: 

Demands for Grants, 1956-57: 
Ministry of Transport: 

1I0tion to reduce the Demand: 
Lack of regular shipping ser-

VIce from Cali cut to Lac-
r.adives and Maldives. 

IIALPAY: 

Vol. II. 3460-3516, 3517, 
3520-33. 

Demands tor Grants, 1956-57: 
Ports and Pilotue: 

Motion to reduce the Demand: 
Construction of major ports 

near -- and Karwar. 
Vol. II, 3460-3516. 3518, 

3520-33. 

IlALVIYA, PANDIT C. N.: 

Administration of Evacuee Property 
(Amendment) Bill: 
Motion to consider and amend-

ment to refer to Select Com-
mittee. 

Vol. IX. 1079-81. 
Ccmslderation of clauses. 

Vol. Ix, 1126-27, 1146-47. 

MALVIYA, PANDIT C. N.: cont<!. 

Agricultural Produce (Developmelft 
and Warehousing) Corporations, 
Bill: 
Motion to consider. 

Vol. V, 796~. 
Consideration of clauses. 

Vol. V, 802'1-29. 
Central Excises and Salt (Amend·· 

ment) BiU: 
Motion to consider. 

Vol. VIII, 5457...0.6] 
Central Sales Tax Bill: 

Motion to conSIder and amend· 
ment to refer to Select Com-· 
mittee. 

Constitution 
Bill, 1956: 
Motion to 

mittee. 

Vol. IX, 1871-'19. 
(Ninth Amendment, 

refer to Joint Com-

Vol. IV, 6534-38. 
Control of Shipping (Continuance), 

Bill: 
Motion to consider. 

Vol. I, 855. 

Demands for Grants, 1956-57 per-
taining to the Ministry of Com· 
munications and motions to reaWle' 
the Demands. 

Vol. II, 3346-51, 3375, 3412.-

Demands for Grants, 1956-57-RaU-
ways and motions to reduce the 
Demands. 

Vol. II, 2080-64, 2151-53. 
Demands for Supplementary Grants, 

1955-56 pertaining to Ministry of 
Finance. 

Vol. I, 12k 

General discussion of the General 
Budget, 1956-57: 

Vol. II, 2626-32-

Hindu Succession Bill (as passed b7 
Rajya Sabhs): 
Motion to consider. 

Vol. IV. 6110.. 

Consideration of clauses. 
Vol. IV, 7011-12, 7080-81, 7181 .. 

7102-08, 7310-15. 
--------------------- "_ .. _.-
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. MAL VIY A.. PANDIT C. N.: contd. 

1mIie· Adoptionci caUdren Bill 
(Bli Shrimati JllI/CLSlari): 
Motion to conaidel'. 

Vol. V, §39--43, 8949. 

Indian .edieal CO.unci! Bill (as 
pused by Rajya Sabha): 
Motion to consider. 

Vol. X, 239"-2.00. 

Inctian Red Cross Society (Amend-
ment) Bill: 
Motion to consider. 

Vol. I, 2~2. 

Indian Tariff (Amendment) Bill: 
Motion to consider. 

Vol. IX, 184-89. 

Inter-State Water Disputes Bill (a~ 
passed by ltajya Sabba): 
Motion to consider. 

Vol. VII, 2980-82. 

Life Insurance Corporation Bill. 
1956: 
Motion to refer to Select Com-

mittee. 
Vol. II, 2978-82, 2990. 

Consideration of. clauses. 
Vol. V, 9346. 9352, 9369-70. 

Motor Vehicles (Amendment) Bill: 
Consideration of clauses. 

Vol. IX, 1.:i9-41. 

Proceedings of Legislatures (Protec-
tion of Publication) Bill [btl Shri 
Feroze Gandhi): 
Motion to consider. 

Vol. II, 356+-66. 

Consideration of clauses. 
Vol. IV, 7365-66. 

Representation of the People 
(Amendment) Bill: 
Consideration of clauses. 

Vol. I, 172-73. 

'Sales-Tax Laws Validation Bill: 
Motion to consider. 

Vol. I, 1119-22. 

States~rlanisation Bin: 
Conslderition of clauses. 

Vol. VI, 1842-47. 

MANDAi.., DR. P .. 
Finam:e Bill: 

Motion to consider. 
Vol. IV, 5712--1T. 

MANlPUR: 
Calling Attention to Matkr at 

Urgent Public Importance: 
Election of a Member to Raj,.. 

Sabha from --. 
Vol. IX, 1121-28. 

Demands for Grants, 1956-57: 
Defence Services, Effective Army: 

Motion to reduce the Demand; 
Failure of the Government to 

distribute rupees sixty lakhs 
for the war,;,afTected people 
of A.R.M. areas of --. 

Manipur: 

Vol. II, 3180-3243, 321i1. 
3253-3314. 

Vol. III, 4935, 4937, 493~58, 
4161-5028, 5033-36, 5051-
5110, 5113-28, 5130. 

Motions to reduce the Demand: 
Abolition of Chief Commis-

aioner's rule and setting up 
an elected legislature in 

Vol. III, 4938-58, 4961-
5028, 5036, 5051--5110, 
5113-28. 

Cancellation of the batta of 
the 400 landless agricultur4 

ista in the Lamphel Pat area. 
Vol. III, 4938-58, 4961-

5028, 5035, 5051--5110, 
5113-28. 

Construction of bazars fO£ 
tribal people in all the im-
portant business centres in 
plain areas of --. 
Vol. III, 493~8. 4961-

5028, 5033, 5051-5110, 
5113-28. 

Failure to appoint adequate 
number of hillmen in the 
various departments of the 
Government of Manipur. 
Vol. ··tn, ~¥J8, 4961-

!I028. 5035, 5051--5110, 
5118-28. 
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MANIPUR: contd. 

Demands for Grants, 1956-57: contd. 
Motions to reduce the Demand: 

contd. 
Failure to construct hostels tor 

tribal students in Imphal. 
Vol. III, 4938-58, 4961-

5028, 5034, 5051-5110, 
5113-28. 

Failure to extend the Pan-
chayat Act to the villages at -. 
Vol. III, 4938-58, 4961-

5028, 5034, 5051-5110, 
5113-28. 

Failure to implement develop-
ment schemes in both tribal 
and plain areas ot --. 
Vol. III, 4938-58, 4981-

06028, 5035, 5051-5110, 
5113-28. 

Immediate extension of relief, 
both in kind and e8sh, for 
the famine affected inhabi-
tants of the Tamenlong Hill 
Sub-division. 
Vol. III, 4938-58, 4961-

5028, 5034, 5051-5110, 
5113-28. 

Inadequacy of the Tribal Wel-
fare Fund and its proper 
utilisation by the State Gov-
ernment. 
Vol. III, 4938-58, 4981-

5028, 5035, 5051-5110, 
5113-28. 

Inadequate supply of pipe 
water in the town of Imphal. 
Vo1. III, 4938-58, 4961-

5028, 5OS4, 5051--6110, 
5113-28. 

Need for 8 sound land settle-
ment policy in Manipur. 
Vol. III, 4938-58, 4961-

5028, 5051-5110, 5113-
28. 

Need tor free and compulsory 
primary education to tribal 
people. 
Vol. m, 4938-58, 4981-

5028, 5035, 5051-8110, 
5113-28. 

I 

I 
I 

MANIPUR: conta. 
Demands for Grants, 1956-57: CORter. 

Motions to reduce the Demand: 
contd. 

Need for taking elfective 
measures against leprosy in 
Tamenlong Sub-Division. 
Vol. III, 4938-58, 4961-

5028, 5034, 5051-5110, 
5113-28. 

Need of recruiting more bill-
men in the Police Depart-
ml!nt of the State. 
Vol. III, 4938-58, 4961-

5028, 5034, 5051-5110, 
5113-28. 

Need. to introduce the Assam 
scales of pay in all Depart-
mentsoi the Government of 
Manipur with retrospective 
effect from 1st April 1950. 
Vol. III, 4938-58, 4961-

5028, 5035, 5051--5110, 
5113-28. 

Policy of award ot red blan-
kets to the tribal chiefs of 
Manipur. 
Vol. m, 4938-58, 4961-

5028, 5033, 5051-5110, 
5113-28. 

Problem of unemployment hi 
Manipur. 
Vol. III, 4938-58, 4961-

5028, 5035, 5061--6110, 
5113-28. 

Reservation ot Raina-Sarma 
Valley of Amarpur in Trl-
pura for tribalrehabillta-
tion. 
Vol. III, 4918-58, 4961-

5028, 5036, 5051-5110, 
5113-•. 

Ministry of Defence: 
Motion to reduce the Demand: 

Need tor early payment at 
compensation to those 
people in -- whose fletch 
were damaged in the con-
struction of airfields durin, 
1942-45 by Allied Forces. 
Vol. n, 31~243,.!24tI, 

3253-3314. 
--. '-'-------------- ._------- ----

101 LSD.-27. 
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MANIPUR: contd. 
Demands for Grants, 1956-57: contd. 

Ministry of Home Affairs: 
Motion to reduce the Demand: 

Failure to have democratic 
sct-up in States line --
and Tripura. 
Vol. III, 4938-58, 4961--

5028, 5032, 5051--5110, 
5113--2B. 

Other Civil Works: 
Motion to reduce the Demand: 

Grant of Assam compensatory 
allowllnce to work-charged 
staff at Assam, -- and 
Tripura. 
Vol. Ill, 4321--53, 4355, 
4361--98, 4400--18. 

Demands for Grants on Account, 
1958-51. 

Vol. 11, 2219, 2229. 
Half-an-hour discussion re develop-

ment grants to --. 
Vol. VIII, 4683-91. 

Motions for Adjournment: 
Firing in Manipur State. 

Vol. I, 41-42. 
Statement re police firmg at Nachou 

(--)-Laid on the Table. 
Vol. II, 2381. 

MANIPUR (COURTS) BILL, 1955: 

See under "BilHs)". 

MANIPUR (VILLAGE AUTHORI-
TIES IN HILL AREA) BILL: 

See under "Bill (s)". 

MANIPUR FOODGRAINS. (MOVE-
MENT) CONTROL ORDER, 1951: 
Calling Attention to Matter of 

Urgent Public Importance: 
Situation arising out of invalida-

tion of --. 
Vol. II, 2382. 

-Laid on the Table. 
Vol. I, 1341-42. 

lIANIPUR STATE HILL PEOPLES 
(ADMINISTRATION) REGULA-
TION (AMENDMENT) BILL (AS 
PAtSSED BY RAJYA SABHA): 
See under "BiIl(s)". 

MANTHRALAYAM ROAD: 

Demand"; for Grants, 1956-57-Rall-
ways: 
Railway Board: 

Motion to reduce the Demand: 
Failure to construct retirin& 

rooms at railway 
station. 
Vol. II, 1899-1932, 1940, 

1970-2040. 

MANURES AND FERTILISERS: 
Annual Report of the Development 

Council for Heavy Chemicals 
(Acid and Fc:·tilisers) for the year 
1955-56-Laid on the Table. 

Vol. VII, 3084-85. 
Demands for Grants, 1956-57: 

Capital outlay of Jdinistry of 
Production: 
Motion to reduce the Demand: 

Setting up of second D.D.T. 
factory and the second fer-
tiliser factory. 
Vol. III, 4422--77, 4481, 

4481-4534, 4541-53. 
Ministry of Food and Agriculture: 

Motion to reduce the Demand: 
Need to give seed and manure 

to those J oomias who have 
been settled on land by the 
Tribal We!fare Department 
in Tripura. 
Vol. III, 4704-05, 4708-30, 

4730, 4743--4819. 
Ministry of Production: 

Motion to reduce the Demand: 
Reduction in cost of fertilizers. 
Vol. nI, 4422-77, 4481-4534, 

4541-53. 
Demands for Grants, 1956-57-Tra-

vancore-Cochin: 
Public Health: 

Motion to reduce the Demand: 
Failure to use all refuse to 

make suitable manures like 
compost manure. 

Vol. V, 8299, 8314-48. 
MARINE FISHERIES: 

See "Fish and fisheries". 
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MARINE PRODUCTS: 

Demands for Grants, 1956-57-Tra-
vancore-Cochin: 
Agriculture: 

Motion to reduce the Demand: 
Failure to have a permanent 

exhibition of -- of the 
State. 

VoL V, 8276', 8314-46. 

MARINE SURVEY: 

»emands for Grants, 1956-57: 
Survey of India: 

Motion to reduce the Demand: 
Non-inclusion of --, 

Vol. III, 4557-90, 4592, 
4594-4616, 4880-4702. 

MARINE SURVEY STATION: 

DemRnds for Grants, 1958-57-Tra-
vancore-Cochin: 

Agriculture: 
Motion to reduce the Demand: 

Failure to enlarge the scope 
an~ functioning of -- at 
Vizhinjom. 

Vol. V, 8276, 8314-46. 

MARKETING: 

Demands for Grants, 1956-57: 

Manipur: 
Motion to reduce the Demand: 

Construction of bazars for 
tribal people in all the 
important business centres 
in plain areas of Manipur. 
Vol. III, 4938-58, 4961-

5028, 5033, 5051-5110, 
5113-28. 

Ministry of Food and Agriculture: 

Motion to reduce the Demand: 
Development of marketing 

organisations. 
Vol. III, 4704-05, ~'IO~-30, 

4718, 4743-48UI. 

MARKETING: contd. 

Demands for Supplementary Grants, 
1955-56: 
Ministry of Commerce and Indus-

try: 
Motion to reduce the Demand: 

Markets for small scale pro-
ducts. 

Vol. I, 1217-24. 

MASCARENE, KUMARI ANNIE: 

Abducted Persons (Recovery and 
Restoration) Continuance Bill: 
Motion to consider. 

Vol. IX, 735, 737, 789-72. 
Demands for Supplementary Grants, 

1956-57 pertaining to Travancore-
Cochin State and motions to 
reduce the Demands. 

Vol. VIII, 4570-78. 
Finance Bill: 

Motion to consider. 
Vol. IV, 5704-08. 

General discussion of the Travall-
core-Cochin Budget, 1956-57. 

Vol. V, 8157, 8179-84, 8188. 

Reserve Bank of India (Amend-
ment) Bill: 
Motion to consider. . 

Vol. VI, 334-39, 340. 
Resolution re: 

President's Proclamation re 
Kerala. 

Vol. IX, 1737, 1738, 1754-58. 

President's Proclamation re Tra-
vancore-Cochin. 

Vol. III, 3817, 3823-26. 

Second Five Year Plan. 
Vol. V, 9587. 

Sales-Tax Laws Validation Bill: 
Motion to consider. 

Vol. r, 1117-18. 

States Reorganisation Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. IV, 6369. 

Motion to consider as reported by 
Joint Committee. 

Vol. VI, 1340-45 
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MASCARENE, KUMARI ANNIE: 
ccm.td. 
Union Duties of Excise (Distribu-

tion) Amendment Bill: 
Motion to consider. 

Vol. X, 3716, 3722-23. 

MASUCHERA CAMP: 
Demand; fClr Grants, 1956-57: 

"Expenditure on Displaced Persons: 
Motion to reduce the Demand: 

Need to provide land and 
monetary Rid to the displac-
ed persons of -- who 
left it on being attacked by 
wild beasts. 

MASONS: 

Vol. III, 3871-3916, 3917, 
3919-57, 4014-94. 

Demands for Grants, 1956-57: 
Other Civil Works: 

Motion to reduce the Demand: 
Failure to supply tools to --, 

carpenters, wiremen, etc. 
(work-charged staff). 
Vol. III, 4321-53, 4356, 

4361-96, 4400--16. 

MASULIPATAM: 
Demands for Grants, 1956-57-Rail-

ways: 
Ordinary Working Expenses-Re-

pairs and Maintenance: 
Motion to reduce the Demand: 

Running of trains between 
-- and Gontakel with pro-
per lighting arrangements. 
Vol. II, 2041-78, 20M, 

2089-2133. 

MASUODI, MAULANA: 

Leave of absence granted to --. 
Vol. VI, 1405-06. 

MATERNITY AND CHILD WEL-
FARE: 
Demands for Grants, 1956-57-Tra-

vancore-Cochin : 
Public Health: 

Motion to reduce the Demand: 
Necessity to extend -- Ser-

vice to remote areas. 
Vol. V, 8298, 8314-46. 

MATHEW, SHRI: 

Demands tor Supplementary Grant., 
1956-57 pertaining to Travancore-
Cochin State and motions to re-
duce tl.e Demands. 

Vol. VIII, 4598--4601. 
General di'lcussion of the Railway 

Budgl:!t, 1956-57. -
Vol. II, 1862-86. 

General discussion of the TravUl-
core-Cochin Budget, 1958-5'1. 

VoL V, 8150, 8216-21, ••• 
Kerala State Legislature (Delega-

tion of Powers) Bill: 
Motion to cor.3ider. 

Vol. X, 3579-SO. 

Leave of absence to Members. 
VoL X. 3:;38. 

Leave of absence to Rt. Rev. John 
Richardson. 

Vol. X, 3902. 

Representation of the People 
(Second Amendment) Bill: 
Consideration ot clauses. 

Vol. V, 8605-08. 

Resolution re: 
Ceiling on income of an indivi-

dual. 

President's 
Kerala. 

Vol. V, 811 •. 

Proclamation re: 

Vol. IX, 1739----4f. 

President's Proclamation re: 
Travancore-Cochin. 

Vol. VIn, 5091, 5201. 

Representation of African and 
Asian nations in U.N.O. 

Vol. VI, ~174-'1'. 

Second Five Year Plan. 
Vol. VIII, 7051-11. 

States Reorganisation Bill: 
Motion to refer to Joint Commit-

tee. 
Vol. IV, 818T~. 

Consideration ot clauses. 
Vol. VI, 1838, 1838-39, 2020-31. 
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KATHEW, SHRI: conte!. 

Travancore-Cochin State Legisla-
ture (Deleiation of Powers) Bill: 
Consideration of clauses. 

Vol. V, 9767-89. 

MATHURA: 
Demands for Grants, 1956-57 Rail-

ways: 
Miscellaneous Expenditure: 

Motion to reduce the Demand: 
Delay in carrying out the 

doubling of Delhi-Mathura 
line and inadequate provi-
ldon therefor. 

Vol. II, 1899-1932, 1946, 1970-
2040. 

Ordinary Working Expenses-
Operatini Staff: 
Motion to reduce the Demand: 

Lack of coordination between 
ieneral administration re-
garding connections at junc-
tions such 88 --, Bhopal 
and A.gra etc. 

Vol II, 2134-68, 2156, 2162-
M, 2251-85. 

IIATHURAM, DR: 

Leave of absence to. 
Vol. X. 3536-38. 

MATl'ER(S) OF URGENT PUBLIC 
IMPORTANCE. CALLING ATTEN-
TION TO: 
See "Calling Attention to Matter(s) 

of Urgent Public Importance". 

MA'I"l'HEN, SHRI: 

Banking Companies (Amendment) 
Bill: 
Motion to consider and amend-

ment to refer to Select Com-
plittee. 

Vol. X. 3938-43, 3947. 

Business of the House. 
Vol. W, 4393, 4394. 

Vol. WI, 6252-
Discussion 0/1 Seeond Five Year 

Plan. 
VoL V, ~. 

MA TTHF.N, SHRI: contd. 

Central Excises and Salt (Amend-
ment) Bill: 
Motion to consider. 

Vol. VIII, 5455-67. 
Constitution (Ninth Amendment) 

'Bill: 

Motion to consider as reported by 
.T oint Committee. 

Vol. VIII, 5494. 

Demands for Grants, 1956-57 per-
taining to the Ministry of Com-
munications and motions to re-
duce the Demands. 

Vol. II, 3438, 3441, 3444, 3445. 

Demands for Grants, 1956-57 per-
taining to the Ministry of Food. 
and Agriculture and motions to 
reduce the Demands. 

Vol. III, 4784, 4785. 

Demands for Grants, 1956-57 per-
taining to the Ministry of Natural 
Resources and Scientiftc Research 
and motions to reduce the 
Demands. 

VoL m. ~88. 
Demands for Grants, 1956-157 per-

taining to the Ministry of Pr0-
duction and motions to reduce the 
Demands. 

Vol. III, 4487-91, 41512, 4520. 

Demands for Grants, 1956-57 per-
taining to the Ministry of Trans-
port and motions to reduce the 
Demands. 

Vol. II, 3488-96, 81529. 

Demands for Grants, 1956-57 per-
taining to Travancore-Cochin and 
motions to reduce the Demands. 

Vol. V, 8340, 8344-

Demands for Grants, 1956-157 Rail-
ways and motions to reduce the 
Demands. 

Vol. II, 2008-11. 

Demands for Supplementary Grants, 
1956-57 pertaining to the Minis-
tries of Commerce and Industry, 
Finance, Food and Agriculture, 
Home Affairs, and Transport.. 

Vol. VII, 3850, 387S--a4, 3901. 
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MATTHEN, SHRI: contd. 

Demands for Supplementary Grants, 
1956-57 pertaining to Travancore-
Cochin State, and motions to 
reduce the Demands. 

Vol. VIII, 4570, 4573, 4577-81. 
Finance (No.2) Bill: 

Motion to consider. 
Vol. X, 2702--07, 2746. 

Finance (No.3) Bill: 
Motion to consider and amend-

ment to refer to Select Com-
mittee. 

Vol. X, 2702--07, 270i6. 
General discussion of the General 

Budget, 1956-57. 
Vol. n, 2608, 2638--44, 2752, 

2755. 

General discussion of the Railway 
Budget, 1958-1S1. 

Vol. II, 1753. 1787. 
General discussion of the Travan-

eore-Cochin Budget, 1958-67. 
Vol. V, 8194, 8195-3202, 8231, 

8253, 8256. 

Half-an-hour discussions re: 
Development grants to Manipur. 

Vol VIll, 44190. 
Development of minp.ral resourc-

es of Kerala. 
VoL IX, 1912-11. 

Indian Coconut Committee (Am-
endment) Bill: 
Motion to consider. 

Vol. VII. 3796. 

Indian Institute of Technology 
(Kharagpur) Bill: 
Motion to consider and amend-

ment to refer to Select Com-
mittee. 

Vol. VII, 4505--07, 4610. 

Life Insurance (Emer,ency Pro-
visions) Bill: 
Motion to consider. 

Vol. I, 1317, 148&-89. 

Life Insurance Corporation Bill: 
Motion to consider, as reported 

by Select Committee. 
Vol. V, 8999, 9000, 9001, 9010--

14. 

MATTHEN, SHRI: contd. 
Life Insuranee Corporation Bill: 

contd. 
Consideration of clauses. 

VoL V, 9323. 
Motion on Address by the President. 

Vol. I, $61. 
Motions re: 

Dr. Appleby's Report on Re-exa-
mination of India's Administra-
tive Systern. 

Vol VIII, 6555--615, 6689-90. 
Report of Government Inspector 

of Railways ort derailment at 
319 Down Exprea 

VoL X, 2046. 
Motor Vehicles (Amendment) Bill: 

Motion to refer to Joint Commit-
tee. 

Vol. VII, 3053--60, 3078. 
National Hi,hways Bill: 

Motion to consider. 
VoL VII, 3176--78. 

Ikserve Bank of India (Amend-
ment) Bill: 
Motion to consider. 

Vol. VI, 339-4%. 
Resolution re: 

Nationalisation of banks. 
Vol. IV, 6629-32, 663" 

President's Proclamation 
Kwala. 

Vol IX, 1708, 1746, 1769-.,., 
17q. 

President's Proclamation 
Travancore-Cochin. 

Vol. m, 3785, 3840. 
Vol. VIII, 5054, D092, 5096-5100 

, .. ' ~ 
5210. 

Second Five Year Plan. 
Vol. V, 9409, 9403, 9623, 9631-

38. 
Vol. VIII, 6770, 6774, .7037. 

Staternent re train accident between 
Jadcharla and Mehbubnagar. 

Vol. VIII, 5788. 
MAVALANKAR, SHRI G. V.: 

Death of. 
Vol. I. 957-88. 
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MAYDEO, SHRIMATI: 

Demands for Grants, IIH-S'1 per-
taining to the Ministry of Pro-
duction and motions to reduce the 
Demands. 

VoL m, 45~7. 
Hindu Succession Bill (as passed 

by Rajy. Sabha): 
Motion to consider. 

Vol. IV, 6932-35. 

Indian Divorce (Amendment) Bill: 
[Amendment of Section 3 etc.: btl 
Shrimati Matldeo]: 
Motion for leave to introduce. 

Vol. IX. 81 •. 
Leave of absence crantecl to. 

Vol. D, 2915-18. 
Vol. V, 7720. 

States Reorganisation Bill: 
Consideration of clauau. 

Vol. VI, 1718, 1728. 1862--68. 

MEDICAL: 
Demands for Grants, 1956-57-Tra-

vanoore-Cochin. 
Vol. V, 8284, 827" 8286-88, 

8295-96, 8105, 8314-46, 
8349, 8352. 

Motions to reduce the Demand: 
Administration of the medical 

College. 
Vol. V, 827" 8314-46. 

Diet given to patients in the 
Medical College Hospital. 

Vol. V, 82'H, 8314-48. 
FaU",re to have adequate atoek 

of aptivenene serum in hoe-
pitals and dispensaries. 

Vol. V, 828&, 83J~. 

Hardships of patients to get 
admission in hospitals as in-
patients. 

Vol. V, 8298, 8314-46. 

Inadequacy of equipment and 
.taft of Medical College Hos-
pital. 

Vol. V, 82M, 8314-46. 
Inadequacy of m.edicines in all 

hospitals and dispensaries. 
Vol.· V. 8305, 8314-41. 

._------_._._ .. _ .. _ .. _ ...•.... 
MEDICAL: contd. 

Demands for Grants, 1956-57-Tra-
vancore-Cochin: contd. 
Motions to reduce the Demand: 

contd. 
inadequacy of medicines in the 

medical College. 
., Vol. V, 8274, 8314-46. 

Lack of a suitably qualifled 
anaestheist in each of the 
major hospitals in the State, 
to alsist in surgery. 

Vol. V, 8295, 8314-48. 
Necessity to enhance the grant 

in respect of Ayurveda. 
VoL V, 8185, 8314-48. 

Necessity to enhance the pay of 
hospital stafl, like yearciers, 
attenders, nurses, compound-
ers, sweepers, aeavanlers 
technicians, laboratory assls~ 
tants and even doctors. 

Vol. V, 8295, 83J,--",8. 
Necessity to improve condition 

of the mofussil hospitals, 
Ayurveda Hospital and Ayur-

veda Pharmacy. 
Vol. V. 8285, 8314--t1. 

Necessity to improve the diet 
of patients. 

Vol V, 828f, 8314--t1. 
Necesaity to raiIe tile pay 01 

n\U'llfll., compounders, attend-
era and. warders. 

Vol. V, 8285, 8314--t1. 
Nan-availability of quaWled 

anaesthetic specialists f~ 
help in major operations.· 

Vol. V, 8274, 831'-'1. 
Policy of Govemmentin reprd 

to openirig of new cIJspenur-
iea and hospitals and concU-
tiona imposed in that regard. 

Vol. V, 8295, 8314-011. 
Policy of Government in repr4 

to the students and tIlefir 
demands. 

Vol. V, 8286, 8314-48. 
Poor pay and allowances 0If 

Hospital Contingency Staff. 
Vol. 8305, 8314--41. 

Unsatisfactory arrangements m 
Medical College HospitaL 

Vol. V, 8305, 8314-& 
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.MEDi~~:-- ~~t~~---"--'--------- MEDICAL F~~;'·' 
Demands for Grants, 1956-57-Tra- Demands for Grants, 1956-1'7: 

vancore-Cochin: contd. Agriculture: 
Motions to reduce the Demand: Motion to reduce the Deman.: 

contd. Failure to give any - t. 
Urgency of declaring all tem- the monthly paid labour ;.a 
porary staff as pennanent the Indian Agricultural Re-
with retrospective effect. search Institute. 

Vol. V, 8285, 8314-46. Vol. III, 4704, 4705, 4706-30, 
Demands for Grants on AccoWlt, 

1956-57 Travancore-Cochin. 
Vol. III, 3856. 

4741, 4'143-4819. 
Ministry of Health: 

Motion to reduce the Demand: 

MEDICAL COLLEGE: 
Need for improving -- for 

Central Government ern-
ployees. Demands for Grants, 1956-57: 

Medical Services: 
Motion to reduce the Demand: 

Failure of the Government to 
give adequate financial aid 
to Andhra Government to 
start a -- at Kurnool. 

Vol. III, 4250-58, 4261, 4266-
4318. 

Demands for Grants, 1~56-57, Tra-
v8'lcore-Cochin : 
Medical: 

Motion to reduce the Demand: 
Administration of the Medical 

College. 
Vol. V, 82'14, 8314--46. 

Diet given to patients in the 
Medical College Hospital 

Vol. V, 8274, 8314---i6. 
Inadequacy of medicines in 

the Medical College. 
Vol. V, 8274, 8314-46. 

MEDICAL EXAMINATION: 
Demands for Grants, 1956-57: 

Ministry of Health: 
Motion to reduce the Demand: 

Need of evolving better 
method of --. 

Vol. III, 4250-58, 4260, 4266-
4818. 

MEDICAL EXPENSES: 
,Demands for Grants, 1956-57: 

" 

Other Civil Works: 
Motion to reduce the Demand: 

'Failure to re-imburse--
incurred by the work-
charged staff. 

Vol. m, 4321-53, 4357, 4361-
96, 4400-16. 

Vol. UI, 4250-58, 4260, 4266-
4318. 

Ministry of Labour: 
Motion to reduce the Demand: 

Need for better arrangement 
for -- for employees 
under Employees' State 
Insurance Act. 

Vol. III, 4827-87, 4890, 4894-
4931. 

Other Civil Works: 

Motions to reduce the Demand: 
Failure to allow the work-

charged staff to get free 
treatment from the Govern-
ment Dispensary at Santa-
Cruz Airport Staff Colony. 

Vol. III, 4250-58, 4260, 4266-
4318. 

Failure to provide any -- to 
the work-charged staf! out-
side Delhi 

Vol. III, 4321-53, 4360, 4361-
96, 4400-16. 

Demands for Grants, 1956-57, Rail-
ways: 
Open Line Works-(Revenue)-

Labour Welfare: . 
Motion to reduce the Demand: 

Inadequate medical and 
health facilities and failure 
to develop own sanatoria. 

Vol U J 229'--97. 
Railway Board: 

Motion to reduce the Demand: 
Inadequate - to Railway-

men. 
Vol. 11, 1899-1932, 1938, 1970-

2040. 



TWELFTH TO FOURTEENTH SJ:SSIONS, 1956 
--------- -.----.--._--- ---_.,-----

IOCDICAL FACILITIES: contd. 
Demands for Grants, 1956-57-Tra-

vancore-Cochin: 
Agriculture: 

Motion to reduce the Demand: 
Failure to provide the requir-

ed -- to the fishing vil-
lages. 

Vol. V, 8277, 8314:-46. 
Labour and Miscellaneous: 

Motion to reduce the Demand: 
Failure of Government to 

provide adequate -- to 
the workers of the planta-
tion industry. 

Vol. V, 8313, 8314-46. 

Medical Sciences, All-India Insti-
tute of: 
Motion reo election to the Insti-

tute. 
VoL VI, 1406. 

MEDICAL SERVICES: 

Demands for Grants, 1958-57: 

VoL Ill, 4249, 4250-58, 4260-
61, 4266--4318, 4319. 

Motions to reduce the Demand: 
Failure of the Government to 

give adequate financial aid 
to Andhra Government to 
start a medical college at 
Kurnool. 

Vol. III. 4250-58. 4261. 4266-
4318. 

Proposed taking over the 
famous Tata Memorial Hos-
pital at a high cost, while 
facilities for the treatment 
of cancer are meagre and 
unsatisfactory. 

VoL m, 4260. 

-nemands for Grants on Account's 
1956-57. 

Vol. n. 2219. 2227. 

MEDICINES: 
See ''Dru&s and Pharmaceuticals". 

MEDICINE. INDIGENOUS SYE;,. 
TEMS OF: 

Demands for Grants, 1956-57-Tra-
vancore-Cochin : 
Medical: 

Motion to reduce the Demand: 
Necessity to enhance the-

grant in respect ot Ayur-
veda. 

Vol. V. 8285. 8314-46 .. 

MEHBOOBNAGAR: 

Demands for Supplementary Grants. 
1956-57. Railways: 
Ordinary Working Expenses-

Miscellaneous Expenses: 
Motion to reduce the Demand: 

Details of additional compen-
sation regarding -- and. 
Ariyalur Railway accidents. 

Vol. X. 3405-G5. 
Question of compensation re-

garding railway accidents· 
near -- on Central Rail-
way and Ariyalur on South-
ern Railway. 

VoL X, 3404, 3405-55. 

Motion for Adjournment: 
Train accident between Jadcherla 

and --. 
Vol. vm. 5335-40. 

Statement re train accident between 
Jadcherla and --. 

VoL VIII. 5774-86. 6986-91. 

MEHTA, SHRI ASOKA: 

Agricultural Produce 
and Warehousing) 
Bill: 
Motion to consider. 

Vol. V, 7852-53. 

(Development' 
CorporatioDS 

7854, 7855. 
7869-77. 

Business Advisory Committee: 
Motion re Thirty-fifth Report and 

recommending to Rajya Sabha 
to join the Committees on the 
Second Five Year Plrua. 

VoL V. 7988-89. 

Business of the House: 
Discussion on Second Five Yeai' 

Plan. 
VoL V. 8510~_ 
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MEHTA, SHRI ASOKA: contd. 
Business of the House: contd. 

Statement on Suez Canal issue. 
VoL VII, 2220. 

. Capital Issues (Continuance of 
Control) Amendment Bill: 
Motion to consider. 

Vol. I, 890--906, 907-08, 982-83, 
1026. 

,Calling Attention to Matter of 
Urgent Public Importance: 
Railway workers' strike at Kha-

ragpur and Kazipet Junctions. 
Vol. V, 9148. 

. Central Excises and Salt (Amend-
ment) Bill: 
Motion to consider. 

Vol. VIll, 535~. 
Death of Dr. Ambedkar. 

Vol. X, 2063. 
Death of Shri G. V. Mavalankar. 

Vol. I, 960-61. 
Demands for Grants, 1956-57 per-

tamm, to the Ministry of Iron 
and Steel and motions to reduce 
the Demands. 

Vol. Ill, S137, ~140-49, 5175, 
5178. 

'Demands for Grants, 1956-57, per-
taining to the Ministry of Pro-
duction and motions to reduce 
the Demands. 

Vol. III, 4481-87, 4518. 
Demands for Supplementary Granta, 

1956-57 pertaillinc to the Minil-
• tries of Commerce and Industr)r, 
Finance, Food and Agriculture, 
!lome Affairs, and Tranlpon. 

Vol. VII, 386~7. 
'Finance (No.2) Bill: 

Motion to consider. 
Vol. X, 2592--2607. 

. Finance (No.3) Bill: 
Motion to consider and amend-

ment to refer to Select Com-
mittee. 

Vol. V, 2592--2607. 
General discussion of the Gene-

ral Budget, 1956-57. 
Vol. II, 2388--99, 2800. 

General discussion of the Railway 
Buqget, 1956-57. 

Vol. II, 1578-87, 1883. 

MEHTA, SHRI ASOKA: contd. 

Life Insurance (Emergency ProvI-
sions) Bill: 
Motion to consider. 

Vol. I, 1308--20 . 
Consideration of clauses. 

Vol. 1. 1558. 
Life Insurance Corporation Bill, 

1956: 
Motion to refer to Select Commit-

tee. 
Vol. II, 2921, 2935-46. 

Motion to consider, as reported 
by Select Conunittee . 

Vol. V, 8980--92, 9048--8088. 

Consideration of clauses. 
Vol. V, 9085, 9146, 9197-9203, 

9225, 9314. 

Motion for Adjournment: 
Railway workers' strike at Kha-

ragpur and Kazipet Junction&. 
Vol. V. 9m. 

Strike notic. by Vishakhapatnam 
Harbour and Port Worken 
Union. 

Vol. VI, 821. 

Motion on Address by the Presiclent. 
Vol. I, 481-92. 

14otiOll re: 
Draft notifications under Indian 

Coinage Acl 
Vol. V, 7733, 7734, '7'735. 

International situation . 
Vol. IV, 392, 899, 403-18, 518, 

545. 
(Suspension of first proviso to 

l\ule 92.) 
Vol. IV, 6072. 

Representation of the People (Se-
cond Amendment) Bill: 
Motion to consider, as reported by 

Select Committee. 
Vol. III. 8406--17, 8440 

Consideration of clausee. 
Vol. V. 8722. 

Resolution re: 
Ceiling on income of an indivi-

dual. 
Vol. V, 8118. 
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MEHTA, SHRI ASOKA: contd. 
Resolutton re: contd. 

President's Proclamation re Tra-
vancore-Cochin. 
Vol. III, 3782, 3792-3802, 3803, 

3807, 3829, 3844, 3847. 

Second Five Year Plan. 
Vol. V, 9438-:13, 

Vol. VIII, 7043. 
"States Reorganisation Bill: 

Motion to refer to Joint Commit-
tee. 

Vol. lV, 8338, 8339. 
Motion to consider as reported. by 

Joint Committee. 
Vol. VI, 1267-82, 1350. 

Consideration of Clauses. 
Vol. VI, 1928-35. 

MEHTA, SHRI B. G.: 

Estimates Committee: 
Motion re Election to the Com-

mittee. 
Vol. V, 7984-85. 

Presentation of Nineteenth Re-
port. 

Vol. I, 448. 
Presentation of Twentieth Report. 

Vol. I, 97 .. 
Presentation of Twenty-first Re-

port. 
VoL I, 1211. 

Presentation of Twenty-second 
Report. 

Vol. II, 2915. 
Presentation of Twenty-third Re-

port. 

Presentation 
Report. 

Vol. II, 2789. 

of Twenty-fourth 

Vol. In, 4538. 

Presentation of Twenty-fifth Re-
port. 

Vol. IV, 6423. 
Presentation of Twenty-sixth Re-

port. 
Vol. IV, 8888. 

Presentation of Twenty-seventh 
Report. 

Vol. V, 8829. 

MEHTA, SHRI B. G.: contd. 
Estimates Committee: contd. 

Presentation of Twenty-eigth Re-
port. 

Vol. V, 8988. 
Presentation of Twenty-ninth Re-

port. 
Vol. V, 9571. 

Presentation of Thirtieth Report. 
Vol. V, 9571. 

Presentation of Thirty-first Re-
port. 

Vol. V, 971 .. 
Presentation of Thirty-second Re-

port. 
Vol. V, 9870. 

Presentation of Thirty-third Re-
Report. 

Vol. V, 10028. 
Presentation of Thirty-fourth Re-

port. 
Vol. X. 2952. 

Presentation of Thirty-fifth Re-
port. 

Vol. X, 3897. 
Presentation of Thirty-sixth Re-

port. 
Vol. X. 389'1. 

Presentation of Thirty ... eventh 
Report. 

VoL X. 389T. 
Presentation of Thiriy-eJpt Re-

port. 
Vol. X. 3UI. 

Presentation of Thirty-ninth Re-
port. 

VoL X, 4088. 
Presentation of Fortieth Report. 

VoL X. 389'7. 

Presentation of Forty-first Report. 
VoL X. 4088. 

PreaentatiQrl of Forty-second Re-
port 

VoL X, 4088. 

Presentation of Forty-third Re-
port. 

VoL X, 4086. 
Presentation of Minutes (1955-58) 

Vol. V, No. 1. 
Vol VI, 9'1T. 

----------------------------------------------------
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MEHTA, SHRI B. G.: coned. 
Estimates Committee: contd. 

Presentation of Minutes (1955-56) 
Vol. V, Nos. 2 " 3. 

VoL VI, 1'706. 
Presentation of Minutes (1955-56) 

Vol. V, Nos. 4 and 5. 
Vol. vn, 2375. 

Presentation of Minutes (1955-56) 
Vol. V, No. '7. 

Vol. VII, 2'765. 
Life Insurance Corporation Bill, 

1956: , 
Evidence tendered before the 

Select CommiUee-Laidon the 
Table. 

Vol. IV, 6812. 
Motion for extension of time for 

presentation of Report of Select 
Committee. 

VoL m, 5366. 
Presentation of Report of Select 

Committee. 
Vol. IV, 6812. 

MEH'IA, SHRI BALWANT SINHA: 
Ancient and Historical Monuments 

and Archaeloeical Sites and Re-
mains (Declaration of National 
Importance) Amendment Bill (as 
passed by Rajys Sabha) [bll 
-]: 
Motion to consider: 

Vol. X, 2135-44, 2153. 
Consideration of Clauses. 

Vol. X, 2155-56. 
Motion to pass. 

Vol. X, 2155-56. 
Demands for Grants, 1956-5'7 per-

taining to the Ministry of Pro-
duction and motions to reduce the 
Demands. 

VoL m, 4438-49. 
Resolution 7'e approval of draft 

Mining Leases (Modification of 
Terms) Rules. 

Vol. VIII, 5005-08. 
MEHTA, SHRI J. R.: 

Demands for Excess Grants, 1953-
54-Railways. 

VoL X, 3436-3'7. 
Demands for Grants, 1956-67 per-

ta1nin. to the Min.iatry of Home 
Mair8 and motions to reduce the 
Demands. 

Vol. m, 5018-22. 

MEHTA; SHRI J. R.: contcl. 

Demands for Supplementary Granta,. 
1956-57-Railways and motions to. 
reduce the Demands. 

Vol. X, 3436-3'7. 
General discussion of the Railway 

Budget, 1956-5'1. 
Vol. II, 1'769-'74. 

MEMBERS OF PARLIAMENT: 

Demands for Grants, 1956-5'7: 
Ministry of Education: 

Motion to reduce the Demand: 
Failure of Government to 

enlist co-operation of --
in implementing schemes 
under Social Welfare 
Board. 
Vol. Ill, 5388-5423, 5424, 

5428-82. 

MENON, SHRI DAMODARA: 
Constitution (Ninth Amendment) 

Bill: 
Consideration of clauses. 

VOl. VIII, 5657-68. 
Demands for Supplementary Grants, 

1956-57 pertaining to the Ministry 
of Bome Affairs and motions to 
reduce the Demands. 

Vol X, 3150-52. 
Hindu Succession Bill (as passed 

by Rajya Sabha): 
Motion to consider. 

Vol. IV, 6'7'13-'18. 
Consideration of clauses. 

Vol. IV, 7252, 7507-08, 7609, 
'781'7, 7643. 

( 

Travancore-Cochin State Legislature 
(Delegation of Powers) Bill: 
Motion to consider and amend-

ment to circulate. 
VoL V, 973()' 

MENON, SHRI KRISHNA: 
Half-an-hour discussion 7'8. action 

taken on Jaundice Enquiry Com-
mittee's Report. 

Vol. V, 1000~2, 10003-06. 

Resolution 1'6 representation of 
African and Asian nations ID 
U.N.O. 

Vol. VI, 2198-2Z1~ 
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.MERTA CITY: 

Demands tor Grants, IS56-57-RaiI-
ways: 
Miscellaneous Expenditure: 

Motion to reduce the Demand: 
Survey of the Rail project to 

link -- with Ajmer and 
inadequate provision there-
for. 

Vol. II, 1899-1932, 1946, 1970-
2040. 

MESSAGE(S) FROM THE PRESI-
DENT: 

Message from the President: 

MESSAGE(S) 
SABHA: 

FROM 

Vol. I, 973. 

RAJYA 

Abducted Persons (Recovery and 
Restoration) Continuance Bill, 
1956 as passed by Lok Sabha, 
agreeing without amendment to. 

Vol. IX, 1521. 
Administration of Evacuee Property 

(Amendment) Bill, 1956, as 
passed by Lok Sabha, agreeing 
without amendment to: 

Vol. X, 3127. 
Agricultural Produce (Development 

and Warehousing) Corporations 
Bill, 1956, as passed by Lok 
Sabbs, agreeing without amend-
ment to. 

Vol. V, 9255. 
.:All India Institute of Medical 

Sciences Bill, 1956, as passed. by 
Lok Sabhs, agreeing without 
amendment to. 

VoL V, 7983. 

.Ancient and Historical Monu-
ments and Archaeological Sites 
and Remains (Declaration of 
National Importance) Amend-
ment Bill, 1956 (by Dr. Raghu-
bir Singh) (as pa~sed by Rajya 
Sabha) , forwarding to Lok 
Sabha. . 

Vol. VIII, 5033. 
.Appropriation Bill, 1956, returning 

without recommendation. 
VoL II. 2789. 

I , 

I 
I 

I 
I 

I 
I 

MESSAGE(S) FROM RAJYA 
SABHA: contd. 

Appropriation (No.2) Bill, 1956. 
returning without recommenda-
tion. 

Vol. IV. 6540. 

Appropriation (No.3) Bill, 1956. 
returning without recommends-
tioo. 

Vol. vm, 5031-32. 
Appropriation (No .• ) Bill. 1958, 

returning without recom-
mendation. 

Vol. VIII. 5032. 

Appropriation (No.5) Bill. 1956. 
returning without recommenda-
tion. 

Vol. X. 4084. 

Appropriation (Railways) Bill, 
1956. returning without recom-
mendation. 

Vol. II. 2914. 

Appropriation (Railways) No.2. 
Bill, 1956. returning without 
recommendation. 

Vol. II, 2914. 

Appropriation (Railways) No. S 
Bill, 1956. returning without re-
commenda tion. 

Vol. II. 2914-15. 

Appropriation (Railways). No. 4 
Bill. 1956. returning without 
recommendation. 

Vol. II. 2915 . 
Appropriation (Railways) No. 5 

Bill, 1956, returning without re-
commendation. 

Vol II, 291'. 
Appropriation (Railways) No.' 

Bill, 1956. returning without 
recommendation. 

Vol. X, 4084-115. 
Appropriation (Railways) No.' 

Bill. 1956, returning without re-
commendation. 

Vol. X. 4085. 
Appropriation (Vote on Account) 

Bill, 1956. retumin, without 
recommendation. 

Vol. II, 2914. 
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MESSAGE(S) FROM RAJYA 
SABHA: contd. 

Bar Councils (Validation of State 
Laws) Bill, 1955, agreeing to the 
amendments made by Lok 
Sabha. 

Vol. I, 1342. 
Bihar and West Bengal (Transfer 

of Territories) Bill, 1956: 
Concurring in the recommend-

ation of Lok Sabha to join the 
Joint Committee of the 
Houses. 

Vol. VI, 1705-06. 
Agreeing without amE!1dment to 

the Bill, as passed by Lok 
Sabha. 

Vol VIII, 4877. 

Capital Issues (Continuance of 
Control) Amendment Bill, 1956, 
as passed by Lok Sabba, agree-
ing without amendment to. 

Vol. II, 2381-82. 

Central Excises and Salt (Amend-
ment) Bill, 1956, returning 
without recommendation. 

Vol. VIII, 6981. 

Central Excises and Salt (Second 
Amendment) Bill, 1956, return-
ing without recommendation. 

Vol. X, 4085. 

Central Sales Tax Bill, 1956, 
returning without recommenda-
tion. 

Vol. X, 3126. 

Code of Civil Procedure (Amend-
ment) Bill, 1956 as passed by 
Lok Sabha, agreeing without 
amendment to. 

Vol. IX, 852. 

Code of Criminal Procedure (Am-
endment) Bill, 1956, as passed by 
Lok Sabha, agreeing without am-
endment to the. 

Vol. VII, 3086. 

Committees on the Second Five 
Year Plan, concurring in the 
recommendation of Lok Sabha 
to join in. 

Vol. V, 8367. 

MESSAGE(S) FROM RAJYA 
SABHA: contd. 

Constitution (Ninth Amendment) 
Bill, concurring in the recom-
mendation of Lok Sabha to join 
the Joint Committee of the 
Houses on. 

Vol. IV, 7085-86. 
Constitution (Tt!1lth Amendment) 

Bill, 1956, concu-rring in the 
recommendation of Lok Sabha 
to join the Joint Committee of 
the Houses on. 

Vol. V, 8666-67. 
Control of Shipping (Continu-

ance) Bill, 1956, as passed by 
Lok Sabba, agreeing without 
amendment to. 

Vol. X, 3127. 

Copyright Bill, 1955: 

Concurring in the recommend-
ation of Lok Sabha to in-
struct the Joint Committee of 
the Houses on the Bill to re-
port on or before the 16th 
August, 1956. 

Vol. VI, 1955. 

Requesting Lok Sabha for ex-
tention of time for presen-
tation of Report of Joint 
Committee on the Bill. 

Vol. VII, 3582. 

Requesting Lok Sabha to con-
cur in the recommendation of 
Rajya Sabha to join the Joint 
Committee on. 

Vol. I, 444-45. 
Delhi (Control of Building Opera-

tions) Continuance Bill, 1956, 
as passed by Rajya Sabba, for-
warding to Lok Sabha. 

Vo1. X, 3709. 
:t;>elhi Tenants (Temporary Pro-

tection) Bill, 1956, as passed by 
Rajya Sabha, forwarding to Lok 
Sabha. 

Vol. X, 3709-10. 
Delivery of Books (Public Libra-

ries) Amendment Bill, ]956, as 
passed by Rajya Sabha, for-
warding to Lok Sabha. 

Vol. IX, 852~ 
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MESSAGE(S) FROM RAJYA 

SABHA: contd. 
Displaced Persons (Compensation) 

and Rehabilitation) Amend-
ment Bill, 1955, as passed by 
Lok Sabhs, agreeing wtihout 
to. 

Vol. X, 3127. 
Displaced Persons (Compensation 

and Rehabilitation) Rules, 1955, 
as passed by Lok Sabha, con-
curnng in the motion for modl-
fication of. 

Vol. VIII, .877-78. 
Electncity (Supply) Amendment 

Bill, 1956, as passed by Lot 
Sabha, agreeing without amend-
ment to. 

Vol. X, 3891. 
Employees' Provident Funds (Am-

endment) Bill, 1956, as passed by 
Lok Sabha, agreeing without am-
endment to. 

Vol. X, 3881. 
Faridabad Development Coportl-

tion Bill, 1956, as passed by Lok 
Sabha, returning with amend-
ment. 

Vol. X, 3332-33. 
Finance Bill, 1956, retwning with-

out recommendation. 
Vol. IV, 6666. 

Fintlnce (No.2) Bill, 1956, return-
ing without recommendation. 

Vol. X, 3534. 
Finance (No.3) Bill, 1956, return-

ing without recommendation. 
Vol. X, 3534-35. 

Government Premises (Eviction) 
Amendment Bill, 1956, as passed 

. by Lok Sabha, agreeing with-
GUt amendment to. 

Vol. VIII, 5485. 

lfindu Adoption and Maintenance 
Bill, 1956, as passed by Rajya 
Sabha, forwarding to Lok 
Sabha. 

Vol. IX, 1659-60. 

Hindu Marriage (Amendment) 
Bill, 1956 as passed by Rajya 
Sabha, forwarding to Lok Sabha. 

Vol. IX, 1660. 

MESSAGE (9) FROM RAJYA 
SABHA: contd. 
Hindu Minority and Guardianship· 

Bill, 1955, agreeing to ameadments 
made by Lok Sabha in. 

Vol. VII, 2228-29. 
Hindu Succession Bill, 1956, acree-

ing to the amendments made by 
Lok Sabha in. 

Vol. V, 8963-68. 

Indian Caconut Committee 
(Amendment) Bill, 1956, as 
passed by Lok Sabba, agreeing 
without amendment to. 

Vol. VIII, 5342. 
Indian Cotton Cess (Amendment) 

Bill, 1956 as passed by Rajya 
Sabha, forwarding to Lok. 
Sabha. 

Vol. I, 973. 

Indian Income-Tax (Amend-
ment) Bill, 1958, returning with-
out recommendation. 

Vol. V, 101&1. 
Indian Institute of Technology 

(Kharagpur) Bill, 1956, as pasg... 
ed by Lok Babhs, agreeing' 
without amendment to. 

Vol. vm, 5845. 
Indian Medical Council Bill 1956, 

agreeine to amendments' made 
by Lok Babha. 

Vol. X. 4080-84. 

Indian Lae CelIS (Amendment) 
Bill, 1958, as paned by Rajya 
Sabha, forwarding to Lok 
Sabha. 

Vol. I, 849. 

Indian Medical Council Bill, 1956, 
as passed by Rajya Sabha, for-
warding to Lok Sabba. 

Vol. VII, 439 •. 

Indian Post Offtce (Amendment) 
BilJ, 1956, returning without 
recommendation. 

Vol. VIn, 6616-17. 

Indian Red Cross Society (Amend-
ment) Bill, 1956 as passed by 
Lok Sabha, returning with 
amendment. 

VoL IV, 7389. 
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.MESSAGE(S) FROM RAJYA 
SABHA: contd. 

Indian Registration (Amendment) 
Bill, 1955, as passed by Lok 
'Sabha,returning with amend-
ment. 

Vol. II, 2656_ 

Indian Tariff (Amendment) Bill, 
1956, returning without recom-
. mendlltion. 

Vol. IX, 852. 
Industrial (Development and Re-

,wation) Amendment Bill, 1956 
,M lJIIIBaed DY Lok Sabha, agree-
illiwithout amendment to. 

Vol. IX, 1522. 
)Industrial Dispute's (Amend-

ment) Bill, 1956, as passed by 
Rajya Sa'bha, 'forwarding to Lok 
Sabha. 

Vol. V, 8828. 
Industrial Disputes (Amendment 

and Miscellaneous Provisions) 
Bill, 1956, as passed by Lok ' 
. Babha, agreeing without amend-
ment to. 

Vol. VII, 3764. 
J'8mmu and Kashmir (Extension 

of Laws) Bill, 1956, as pasged. by 
Lok Sabha, agreeing without 
amendment to. 

Vol. VIII, 6079. 
Kerala State Legislature (Dele-

gation of Powers) Bill, 1956, as 
'passed by Lok Sabha, agreeing 
without amendment to. 

Vol. X, 4083-84. 
'Life Insurance (Emergency Pro-

visions) Bill, 1956, as passed. 
by Lok Sabha, agreeing with-
out amendment to. 

Vol. II, 2913-14. 
Life Insurance Corporation Bill, 

1956, as passed by Lok Sabha, 
agreeing without amendment to. 

Vol. V, 10163. 
',Lok Sahayak Sena Bill, 1956, as 

passed by Lok Sabba, agreein, 
without amendment to. 

Vol. VIII. 5MI. 
ltIanipur (Village Authorities in 

Hill Areas) Bill, 1956, as passed 
by Lot Sabba agreeing without 
amendment to. 

Vol. IX, 1001. 

l4ESSAGE(S) FROM RAJYA 
SABHA: cant<!. 

Manipur State Hill Peoplee 
(Administration) ReculatioB 
(Amendment) Bill, concurring in 
the recommendation of Lok &abba 
to agree to leave being granted. 
by Lok Sabha to withd:raw. 

Vol. V, 10006 . 
Motor Vehicles Bill, 1939, concur-

ring in the recommendation of Lot 
Sabha to join the Joint Commit-
tee of the Houses OD. 

Vol. VIn, 5184-85 
Motor Vehicles (Amendment) Bill. 

1956, as passed by Lok Sabha, ' 
agreeing without amendment to. 

Vol. X, 2950-51. 

Multi-Unit Co-operative Societies 
(Amendment) Bill, 1956, as pas-
sed by Rajya Sabha, forwarding 
to Lok Sabha. 

Vol. I, 445-46. 

National Highways Bill, 1956, as 
passed by Lok Sabha, agreeing 
without amendment to. 

Vol. VIII, 5184. 

Newspaper (Price and Page) Bill. 
1956, as passed by Rajya Sabha, 
forwarding to Lok Sabha. 

Vol. VII, 3764-65. 
Parliamentary Proceedings (Pro-

tection of Publication) Bill, 1956, 
as passed by Lok Sabha, agreeing 
without amendment to. 

VoL V, 8367-68. 

Press Council Bill, 1956, as passed ~ 
by Rajya Sabha, forwarding to 
Lok Sabha. 

Vol. X, 2951. 
Public Accounts Committee of 'the 

Lok Sabba for the year, 1956-157, 
concurrin, in the recommendation 
of Lok Sabba ~ nominate seven 
members trom Rajya Sabha to 
associate with. 

Vol. V, 8821. 

Public Debts (Amendment) Bill. 
1956, as paueci by Lok Sabba, 
aareein, without amendment to. 

Vol. W. 861T. 
- ---~-- ---,- -,-- '. ---- ---- ---------
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IOlSSAGE(S) FROM RAJYA 

$ABHA: contd. 
Representation of the People 

(Amendment) Bill, 1958, as pas-
. sed by Lot Sabha, agreeing with-
out amendment to. 

Vol. I, 1342. 

l\epresentation of the People (Se-
cond Amendment) Bill, 1956, as 
passed by Lok Sabba, returning 
with amendments. 

Vol. V, 9704-Otl. 

Bepresentation of the People 
(Fourth Amendment) Bill, 1956, 

'88 passed by Lok Sabha, agreeing 
'without amendment to. 

Vol. X, 3126. 
:Representation of the People (Mis-

cellaneous Provisions) Bill, 1958, 
as passed by Lok Sabha, agreeing 
Without amendment to. 

Vol. X, 4083. 
Reserve Bank of India (Amend-

ment) Bill, 1956, as passed by 
Lok Sabha, agreeing without 
amendment to. 

Vol. VII, 2933. 
Road Transport Corporations 

(Amendment) Bill, 1956, as pas-
:sed by Lok Sabha, agreeing with-
..out amendment to. 

Vol. X, 3127. 

Sales-Tax Laws Validation Bill, 
1956, as passed by ~k Sabha, 
.agreeing without amendment to. 

Vol. II, 2529-30. 

Securitie~ Contracts (Regulation, 
Bill, 1956, as passed by Lok 

I SSbba, agreeing without amend-
ment to. 

Vol. VII, 2550. 

·Slum Areas (Improvement and 
. :Clearance) Bill, 1958, as'passed by 

" 'Ra,jya Babba, forwardin, to Lok 
:Sabha. 

Vol. X, 3709. 

St. John Ambulance Association 
'('IncH.) Transfer of Funds Bill, 
'1956. as passed by Lot Sabha, 
.,reeln, withoat amendment to. 

Vol. IV, 7389. 

108 LSD.-28. 

------._-_._-_._-._- .. -.... 
MESSAGE (S) FROM RAJYA 

SABHA: contd. 
Stan:iards of Weights and Measure. 

Bill, 1956, as 'passed by Lot 
Sabha. agreeing without amend-
ment to. 

Vol. X, 3332. 
Standards of Weights and Measure. 

Bill, 1956, concurring in the re-
commendation of Lok Sabha to 
join the Joint Committee of the 
Houses on. 

Vol. VIII, 5485-86. 
State Bank of Hyderabad Bill, 1956, 

as pas oed by Lok Sabha, agreeing 
without amendment to. 

Vol. X. 2072. 
State Financial Corporations 

(Amendment) Bill, 1956, as pas-
sed by Lok Sabba, agreeing with-
out amendment to. 

Vol. VIII, 564f1-U. 
States Reorganisation Bill, as pass-

ed by Lok Sabha. agreeing with-
out amendment to. 

Vol. VIII, 4703. 
States Reorganisation Bill, concurr-

ing in the recommendation ot 
Lok Sabha to join the Joint 
Committee of the Houses on. 

Vol. IV, 70ft5. 
States Reorganisation (Amendment) 

Bill, 1956 as passed by Lok Sabha, 
agreeing without amendment to . 

Vol. IX. 1521. 
Suppression of Immoral Traffic in 

Women and Girls BlIl, 1956, as 
passed by Lok Sabha, agreeing 
without amendment to. 

Vol. X, 3709. 
Supreme Court (Number of Judges) 

Bill, 1958, as passed by Lok Sabha, 
agreeing without amendment to. 

Vol. VIII, 6079. 
Terminal Tax on Railway Passen-

gers Bill, 19ft6, returning without 
recommendation . 

Vol. X, 2054-58. 
Territorial Army (Amendment) 

Bill, 1956, as paned by Lok Sabba, 
agreeing without amendment to, 

Vol. X, 3534. 
Territorial Councils Bill, 1956, all 

passed by Lok Babha, agreeing 
without amendment to. 

Vol. X, 42'3. 
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MESSAGE(S) FROM RAJYA 
SABHA:: C01l ~d. 

Travancore-Coehin Appropriation 
BtU, 11S8, returnin, withoiJt re-
commendation. 

Vol. V, 8827. 

Travancor~Cochin Appropriation 
(No.2) Bill, 1956, returning with-
out recomft't>endation. 

Vol. VIII, 5032-33. 

Travancore-Coehin Appropriation 
<Vote on Account) Bill, 1956, 
returning with recommehdation. 

Vol. IV, 6686. 

TravancO'l'e-Cochin State Legislature 
(Derlegation af Powers) Bill, 
1956, as pfissed by LOk Sabha, 
agreein; without amendment to. 

Voi. 101~;'64. 

Union Duties of Excise (Distribu-' 
~ion) ~mendment Bill, 1956, 
returning without recommenda-
tion. 

Vol. X. 4272-73. 

Union Territories (Laws) Amend-
ment Bill, 19~6 as passed by Lok 
9abha, agreeing witliout amend-
ment to. 

Vol. IX, 1001. 

VolWltary Surrender of Salaries 
(Exemption from Tasation) 
Amendment Bill, 1986, al passed 
by Lok Sabha, agreeing Without 
artl.encbh~mt to. 

Vol. 11, 2382. 

Women's and Children's Institution 
CLicen.iql> Sill, i956, as passed 
by Lok Sabha, agreeing without 
iuhendihent to. 

Vol. X, 3127. 

YOUbg PerSons (Harmful Publica-
tions) Bill, 1958; as pasied by 
Lot Sabhll. agreeinj wltoout 
amendment to. 

Vol. X. 3708-09. 

MESSAGE FROM sPEAKER: 
Vol. I. 19. 

hlETAL ORES: 

Demands for Grants, 1956-57: 
Scif'ntific Research: 

Motion to reduce the DtMnand: 
Inadequacy in the mlttter or 

scientific Research in puri-
fying ores of metals. 

Vol. III, 4557-90', 4 __ 
4616, 4680-47CJ1., 

ME'l'EO'ROLOGICAL 
MENT: 

DEPART-

Demands for Grants, 1956-57: 
Meteorology: 

Motion to reduce the Demand: 
Need to ::ive retrospective pr0-

motion to those who were' 
foOOd fit for promotion by' 
the Committee appointed 
by the Government in 1941' 
to review alleged superses-
sions in the -- . 

Vol. II, 3325--85, 3391, 3396-
3 ..... 

METEOROLOGY: 

Demands for Grants, 1956-57. 
tro1. 11. 3923. 9325-85, 3391 .. 

S396--!449, 3450~ 

Motion to reduce the Demand: 
Need to give ret1'Qspective" 

promotion to those who> 
were found fit for promo-
tion by the Committee-
appointed by the Govern-
ment in 1949 to review • 
alle"ed supersessions in th.,. 
Meteorological Depart-
ment. 

Vol. II, 3325-85, 3391, 33116-fta 
Demands for Granti on AeeoUDt. 

1956-57: 
Vol. I, 2219, 2221. 

M,tTtUc SYS't'EM OF wEIGIITS 
ANO MEASURl:S: 

, . 

See "Wei~ti and Measures, ketric: 
'll'Yltert! of". 
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ICCA: 

Demands for Grants. 1I~56~57: 

Industries: 
Motion to reduce 

Need to set up 
manufacture 
and 
Chotanagpur. 

the D:?maud: 
a factory tor 
of micanite 

insulators in 

Vol. III, 5195-5217, 5221, 
5223--32, ~37--5303, 

536e-85. 
Ministry of NatlD'al Resources and 

Scientific Re~earch: 

Motion to reduce the Demand: 

Non-exploitation ot lignite in 
the warkala region and 
mica and rare earths in Tra. 
vancore-Cochin State. 

Vol. III, 4557-91, 4594--
4616, 4680-470:l. 

NnDDLE EAST DEFENCE ORGA-
NISATION: 

Demands tor Grants, 1956-57: 
External Affairs: 

Motions to reduce the Demand: 
Question of plebiscite in 

Kashmir in view of Pakb;-
tan having joined SEATO 
and --. 

Vol. nI, 3800--86, S888, 3889-
8708, 87!0--88, 3784-75. 

Situation arising in India by 
the creation of SEATO and 
--. 

Vol. III, 3600-86, 3888, 3689-
. 3708, 3720--83, 3764-75. 

IlIDNAPUR: 

gemands tor Grants, 1956-57: 
Ministry of Irrigation and Power: 

Motion to reduce the Demand: 
Need of making certain ad-

juStments in Kllnsabati 
scheme to ensure ftood 
eontrol in the lower regions 
and supply at irrigation 
.mter.!n such areas aa 
~ and parts of ---- ---

MIDNAPUR: contd. 
Demands for Grants, 1956-57: contd. 

Ministry of Irrigation and Power: 
contd. 
Menion to reduce the Demand: 

contd. 
Daspur in the District of 

MidnapUT. 
Vol. III, 4095, 4096-4142, 

4148--85, 4185, 4188-
4247. 

Ministry of Labour: 
Motion to reduce the Demand: 

Service con ditl ons Of the 
workers in the District ot 

Vol. III, 4827--87, 4892, 4894-
49311 

MIDWIFE (VES) : 

Demands for Grants, 1956-57-Tra-
vancore-Cochln: 
Public Jtealth: 

Motion to reduce the Demand: 
Ne<:e8l1ity to enhance the 

stipend to pupil-midwived 
and t'le pay of -- in thE: 
servic';! of Public Health 
Department. 

Vol. V, 8298, 8314-46. 

MIDWIFERY; 
:Demands for Grants, 1956·57: 

Tripura: 
MotiOn to reduee the Demand: 

Extension of Jiranic Com-
munity Project Hospital and 
prOVision for imparting 
knowledge of -- to tribal 
women. 

Vol. III, 4938-58, 4961-5028. 
5044. 5051-$110. SUI-8. 

MILITARY ENGINEERING SER-
VICE: 
Demands for Gr.ants, 1956-57: 

Defence Services. Etfective-Army; 
Motion to reduCe the Demand: 

Need to reorcanize and ex-
pand the --, so as to un-
dertake military works de· 
partmentally and to take up 
civilian works as well. 

Vol. II, 3180-3243, 324:'1, 
, 3253--3314:. 
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MILITARY INTELLIGENCE SER-
VICE: 

Demands for Grants, 1956-57: 
Ministry of Defence: 

Motion to reduce the Demand: 
Need far organising an ade-

quate - from<among the 
three services with the co-
operation of other Minis-
tries. 

Vol. II, 3180--3243, 3245, 
3253-3314. 

MI~ITARY TRAINING: 
f.>emands for Grants. 1956-57: 

Defence &rvioes, Effective-Army: 
Motion to reduce the Demand: 

Imperative need for providing 
for non-technical units of 
the T.A. in urban areas to 
give opportunities to the 
civilian youths in towns for 
having --. 

Vol. 11, 3180-3243, 3247, 
3253-3314. 

MtnmtJry of Defence: 
Motion to reduce the Demand: 

Failure to make provision for 
compulsory -- of every 
adult Indian. 

Vol. II, 3180--3243, 3245, 
3253-3314. 

MINERAL CONCESSION RULES. 
1949: 
Notifications making certain amend-

ments to --: Laid on the Table. 

MINERAL OILS: 
See "Oils, Mineral". 

Vol. VI, 2057-58. 
Vol. IX, 258-511. 

MINERAL RESOURCES: 
Demands for Grants, 1956-57--Tra-

vancore-Cochin : 
Scientific Departments: 

Motions to reduce the Demand: 
Inadequacy of exploration for 

coal lignite and minerals. 
Vol. V, 8271, 8314--46. 

Lack of a co-ordinated and in-
tegrated plan for develop-
ing the mineral wealth of 
the State. 

Vol. V, 8271, 8314-48. 

MINERAL RESOURCES: contd. 

Demands for Grants, 1956-57--Tra-
vancore-Cochin: contd. 
Scientific Departments: contd. 

Motions to reduce the Demanda: 
contd. 
Policy in regard to exploita-

tion of mineral resources. 
Vol. V, 8271, 8314--48. 

Demands for Supplementary Grants, 
1956-57: 
Ministry of Natural Resources and 

Scientific Research: 
Motion to reduce the Demand: 

Lack of proper Geological 
surveys and lack of proper 
empha'Sis in areas where 
minerJl.1 industry is un-
developed. 

Vol. X, 3237--41, 3242, 3243-
53. 

Half-an-hour discussion re Develop-
ment of mineral resources of 
Kerala. 

Vol. IX. 1903--18. 

MINERAL SAN:JS: 

Demands for Grants, 1956-57--Tra-
vancore-Cochin: 
Industries: 

Motion to reduce the ciemand: 

MINES: 

Necessity for adopting scien-
tific methods in mining --
in Chavara. 

Vol. V, 8310, 8314--48. 

Demands for Grants. 1956-57: 
Vol. III, 4556. 4557--90, 4593--

4616, 4680--4702, 4703. 
Motion to reduce the Demands: 

Failure to help the tribals in tho 
commercial exploitation of the 
rich natural resources in their 
area as envisaged in the First 
Year Plan. 

Vol. DI, 4557--90, 4593, 
4594--4616. 

Need for nationalisation of all 
mines in the country. 

Vol. m, 4557--90, 4591, 
4594--4816, 4680--4702. 

-------------------------'--'----------
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MINES: contd. 

Demands for Grants, 1956-57: contd. 
Motion to reduce the Demand: 

cootd. 
Need to stop individuals or firms 

from obtaining leases of mines 
in different names of firms. 
Vol. III, 4557-90, 4593, 4594-

4616, 4680-4702. 

Policy pursued in the matter of 
exploring and investigating 
gold mines in Malabar. 

Vol. III, 4557-90, 4594-
4616, 468a-4702. 

Demands for Grants on Accounts, 
1056-57. 

Vol. II, 221.9, 2223. 

Demands for Grants, 1956-57-Tra-
vancore-Cochin : 

Industries: 

Motion to reduce the Demand: 

Necessity for a comprehf'nsive 
scheme for fishing, housing 
and mining. 

Vol. V, 8311}. 8314-48. 

MINES ACT: 

Demands for Grants, 1956-57: 
Chief Inspector of Mines: 

Motion to reduce the Demand: 

Inadequacy of deterrent 
punishment and prosecution 
for infringement of --. 

Vol. III, 4827-&7, 4893, 
4894-4933. 

KINES AND MINERALS (MODIFI-
CATION OF TERMS) RULES, 1956: 

Draft --: Laid on the Table. 
Va). VlI, 39HI. 

MINES (AMENDMENT) BILL [Am-
endment of sections 33 and 51: bll 
Shri T. B. Vittat Rao]: 

See under "Bill(s)". 

, MINES, CHIEF INSPECTOR OF: 

Demands fur Grants, 1956-:"(. 
Vol. .n, 4825, 4826, 4827-87, 

4893, 4894-41133, 4934. 
Motions to reduce the Demand: 

Inadequacy of deterrent 
punishment and pro!it:cution 
for infringement of MinE'S 
Act. 

Vol. III, 4827-87, 48\13, 4894-
4933. 

Maintenance of road,; in min-
ing area around Barajamda. 

Vol. III, 4327 -87, 4893, 
48!14-~933. 

Need to improve the nlationl 
between mine labow'(,rs and 
employers in Barajamda 
Area. 

Vol. III, 4827-8';, 4893, 
4894-4933. 

Violations of the Hafety regu-
lations in mines 

Vol. III, 4827-87, 4893, 
4894-4933. 

Demands far Grants on Account, 
1956-57: 

Vol. II, 2219, 2231. 
MINICOY ISLAND: 

Demands for Supplementary Gr;:.;~ts, 
1956-57: 
Laccadive, Minicoy and Antindivi 

Islands: 
Motions to reduce the Demand: 

General, economic ond social 
development of the Islands. 

Vol. X, 3135-68, 3171, 3172-
87. 

Neglect of the Islands. 
Vol. X, 3135-63, 3172-

87. 
Question of arranging a delly 

steamer service between the 
mainland and the Islands. 

Vol. X, 3135-68, 3171-
87. 

Urgent necessity of re\'ising 
existing penal laws and 
other regulationll now appli-
cable to the Islanus. 

Vol. X, 3135-68, 3171. 
31'72-87. ------------------------------------------
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MINlMATA, SHRlMATI; 

Demands for grants, 1956-57 pertain-
1ng to the Ministry of Education 
and motions to !·tduce the 
Demands. 

Vol. III, 5414-16. 

HiJuiu SUccf!ssion Bill (as passed by 
Ji,ajya Sahha.): 
Motion to consider. 

Vol. IV, €912-16. 

Suppression of Immoral 'frafftc in 
Women and Girls Bill: 
MDtion to consider as l'eported by 

Select Committee. 
Vol. IX, 1~&8-61. 

MINIMUM WAGES ACT: 

Dfmanc:la for Grants, 1956-57.' 
Ministry of Labour: 

Motion to reduce the Demand: 
Ne~essity of early implemen-

tation of the -- for all 
agriculutral labour in the 
couatry. 

Vol. III, 4827-87, 4889, 4~94-
4933. 

M;INlNG LEASES (MODIFICATION 
OF TERMS) RULES: 

Resolution reapproval of draft 
Rules. 

Vol. VIII, 4975-5012, 5034-
46. 

MINISTER ( S): 

Demands for Supplemental ... Grants, 
1956-57: 
Cabinet: 

Motions to reduce the Demand: 
About the increasing appoint-

ment of -- and unneces-
sary qae of ealoon~. 

Vol. X. 3i3~68, 31119, 
3172-87. 

Appointments to the Council 
of Mil1i~te1'S. 

'. I 

Vol. X, 3135-fi8, 3169. 
3172-87. 

MINISTER(S): contd. 
Demands for Supplementary Granta, 

1956-67: contel. 
CaoiR@'t: COtltcl. 

Motions to reduce the Demand: 
contd. 
Increase in the number 01. 
--. 

Vol. X, 3135-68, 3169, 
3172-8'7. 

Pro:!edur.e re answeriq ques-
tions on behalf of other --

Vol. X, 3710. 
MINISTRY(IES) : 

Delay in distribution of Ann uat 
Reports of certain --. 

Vol. IIil, 4589-41, <6817-80. 
See also under their rt'SJ)9Ct~'{t! 

names. 
MINT: 

Demands for Grants, 1956-57: 
Vol. III, 5486, 5488--98, 5504-39, 

5541-5602, 5604. 
Demands tor Grants on Account, 

1958-57. 
Vol. II, 2219, 2225. 

Demands for Supplement81'Y Grants, 
1955-56: 

Vel. I, 1253-65. 
Demands for Supplementary Grants. 

1958-57. 
Vol. X, 3334-38, 3337, 3379, 3381, 

MISCELLANEOUS: 
Demands for Excess Grants, 1951-52. 

Vol. ~l 3..922--54, 3955. 
Demands tOT Grants, 1956-57-

Tl;avancore-Cochin. 
·Vel. V, 8288-87, 8814-*8, 83", 

.8353-54. 
Demands for Grants on Account, 

1956-57-Travancore-Cochin. 
Vol. III, 3858. 

Ml$OELltANEOUSADJUSl'M&N'1'S 
WlTWUN TIS ·UNION AND 
STATE GOVERNMENTS: 
Demands for Excess ,Grants, 1951-52. 

Yol. VII, 3921, 3922-54, 3955-56. 
Demands for Grants, 1956-57. 
Vol. III, 5487, 5488-98, 5504--39, 

1541-"5802, ~. 
'Demands·for Gl'8Ilt8 on Account, 

1956-57. 
Vol. n, 2219, 2228. 
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STATE GoVERNMENTS: contd. 
. lJeman,d.,i for SlU)plementary Grants, 

1955-56. 
Vol. I, 1273-83. 

Demands for Supplementary Grants, 
i956-57. . 
Vol. X, 3334-36, 3337, 3379, 3381. 

MISCELLANEOUS L)EPARTMENTS: 

Demands for Excess Grants, 1951-52. 
Vol. VII, 3920, 3922--54, 3955. 

-'$C,ELL.A:NEOUS DEPARTMENTS 
AND ;EXPE~lTlJ~ UNDER THE 
M;rN~TR~ OF COMMERCE AND 
INDUSTRY: 

Demands for Grant&, ~."56-57. 
'VoL Ill, 5194-5217, (j222, 5223-32, 

.5237-5303, 5366-86. 

Motion to reduce the Demand: 
Failure oJ the Government to 

iake up foreign trade in 
some important commodi-
tie~, both of import and 
export. 

Vol. Ill, ,5195-5217, 5222, 5223-32, 
5237--5303, 5366-85. 

!Demands for Grants on Account, 
1956-57. 

Vol. II, 2219, 2220. 
'Demands for Grants, 1956-57: 
Vol. n, ,324, 3325--85, 3396-3449, 

3450"51. 
,Demands for 'Grants on Account, 

1956·S7. 
'Vol. II, 2219, 2221. 

ADSCELLANEOUS DEPARTMENTS 
. 'AND EXPENDITURE UNDER THE 

MINISTRY OF EDUCATION: 

Demands for Grants, 1956-57. 
. tVoLIII, 5388-5423, 5428-82, 5483. 

Motion to reduce the Demand: 
Lack of sufficient accommoda-

tion in National Archives. 
Vol. III, '5388-5423, 5428-82. 

memands for Grants on Account, 
'nG-57. 

Vol. 1:1, 2219, 2223. 

MISCELLANEOUS DEPARTMENTS 
'A.N1) EXPENDITURE UNDER TIm 
MlNISmy or FINANCE: 

Demands for Grants, 1956-57: 
iVol. III, '705-29, 4742-60, 4761-

.a19, 4820. 
Motion to reduce the Demand: 

Assistance for natural calami-
ties and scarcity-aftected 

areas. 
Vol. I, 1258-71. 

Inadequate u$istance for 
relief measures in scarcity 
-alfected areas. 

Vol. I, 1253 .. -71. 

MISCE~ANEOUS DEPA.RT~NJl'S 
AND EXPENDITURE UNDER'l'HE 
MINISTRY OF HOME AFFAIRS: 

Demands for Grants, 1956-57. 

Vol. lU, 4.935, ~37, ~938-58. 
4~61--5028, 5050--5110, 5113-
28, 5130. 

Failure to give adequate 
lQ/U} and subsidies to im-
J?r.0ve ,conditions in tribal 
'areas and to rehabilitate 
chances in Nalla Mal forests 
of AndhraState. 

Vol. ,III, .938-58, 4961--5028, 
5050, 5051-5110, 5113--28. 

Failur,e to give proper repre-
sentation to people of back-
ward classes according to 
their population in the 
matter ot selection of Indian 
Administrative Service . 

Vol. III, 4938--58, 4961--5028, 
5051-5110, 51] 3-28, 

Inadequate sum allotted for 
charitable ,purp~es . 

Vol. nI, 4938--58,1.961--5028, 
5050, 5051--5.110, 5113-28. 

Mismanagement in the De-
partment of Commissioner 
for Scheduled Castes and 
Scheduled Tribes. 

Vol. nr, 4938-58, 4961-5028. 
GOSO, 5051--5110, 5113--28, 

,-----------------
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MISCELLANEOUS DEPARTMENTS 

AND EXPENDITURE UNDER THE 
MINISTRY OF HOME AFFAIRS: 
contd. 
Demand.; for Grants, 1956-57: contd. 

Motion to reduce the Demands: 
contd. 
Non-provision for a Regiona] 

Assistant Commissioner for 
Scheduled Castes and Sche-
duled Tribes for Rajasthan. 
Vol. III, 493~8, 4961-5028, 

5050, 5051--5110, 5113--28. 
Policy of making Hindi as 

oftlcial language. 
Vol. III, 493S--5I1, 4961-5028, 

5050, 5051--5110, 5113--28. 
Demands for Grants on ,Account, 

1956-57. 
Vol. n, 2219, 2229. 

MISCELLANEOUS DEPARTMENTS 
AND EXPENDITURE UNDER THE 
MINISTRY OF INFORMATION 
AND BROADCASTING: 
lJemands for Grants, 1956-57. 

Vol. III, 5610. 
Demands for Grants on Account. 

1956-57. 
Vol. n, 2219, 2230. 

Demands for Supplementary GntftW~ 
1955-56. 

Vol. I, 1274--84, 
Motion to reduce the Demand: 

Additional expenditure on Exhi-
bition Division and Films Divi-
sion. 

Vol. I, 1275-C12. 
MISCELLANEOUS DEPARTMENTS 

AND EXPENDITURE UNDER THE 
MINISTRY OF IRRIGATION AND 
POWER: 

Demands for Grants, 1956-57. 
Vol. III, 4096-4142, 4148--85, 4188-

4248. 
MISCELLANEOUS DEPARTMENTS 

AND EXPENDITURE UNDER THE 
MINISTRY OF LABOUR: 

Demands for Grants, 1958-57: 
Vol. III, 4825, 4826, 4827--87, 

4893, 4894-4933, 4934. 
Motions to reduce the Demand: 

Lack of hOWling and other 
amenities for coal miners. 

Vol. III, 4827-87, 4893, 489"-
4933. 

MISCELLANEOUS D!:PARTMEJn'8 
/\ ND F''''~pF.~DT'MmF. UNDER TIm: 
MINISrRY OF .L..ABOUR: contd. 
Demands tor Grants, 1956-57: coratd.. 

Motion to reduce the Demand: 
contd. 
Need to check corruption Ja 

the exchange offices. 
Vol. III, 4827-87, 4893, 4894-

4933. 

Demands for Grants on AccoUDt. 
1956-lI7. 

Vol. II, 2219, 2231. 

MISCELLANEOUS DEPARTMENTS 
AND EXPENDITURE UNDER TIm: 
MINISTRY OF PRODUCTION: 

Demands tor Grants, 1956-57. 
Vol. m, 4422, 4422--77, 4481--453.." 

4541--53, 4554. 

Demands for Grants on Accoun~ 
19a8-57. 

Vol. n, 2219, 22M. 

Demands tor Supplementary Grant.,. 
1955-56. 

Vol. I, 1274--81. 

Motion to reduce the Demand: 
Additional assistance for stor-· 

ing. 
Vol. I, 1275--411. 

Working of coal storing operat-
ions. 

Vol. I, 1276-82.. 

MISCELLANEOUS DEPARTMENTS 
AND EXPENDITURE UNDER THE: 
MINISTRY OF TRANSPORT: 

Demands, for Grants, 1956-57: 
Vol. II. 3460-3516, 3519, 3520-33. 

3534-35. 
Motions to reduce the Demand: 

Labour employed in the Delhi 
Road Transport Authority. 

Vol. II, 3460-3516, 3519, 3520-31. 

Working of the Delhi Road 
Transport Authority. 

Vol. II, 3460--3516, 3519, 352()........31. 

Demands tor Grants on AccoUDt.. 
19a6-57. 

Vel. II, 22l9., 2238_ 
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NaSCELLANEOUS DEPARTMENTS 
AND EXPENDITURE UNDER THE 
MINISTRY OF WORKS, HOUSING 
AND SUPPLY: 

Demands for Grants, 1956-57. 
Vol. III, 4321-53, 4361-96, 4400-

16, 01418. 
Demands for Grants on Account, 

1956-57. 
Vol. II, 2219, 2237. 

MISCELLANEOUS DEPARTMENTS 
AND OTHER EXPENDITURE 
UNDER THE MINISTRY OF FIN-
ANCE: 
Demands for Grants, 1956-57: 
Vol. III, 5486, 5488-98, 5504-39, 

5541-5602, 5605. 
Motion to reduce the Demand: 

Ineffective implementation of 
scheme under Community 
Development Blocks and 
Community Projects, and 
National Extension Service. 

Vol. IJI, 5488-98, 5504-39, 5541-5602. 
Demands for Grants on Account, 

1956-57. 
Vol. II, 2219, 2226. 

MISCELLANEOUS DEPARTMENTS 
AND OTHER EXPENDITURE 
UNDER THE MINISTRY OF FOOD 
AND AGRICULTURE: 

Demands for grants, 1956-57: 
Motions to reduce the Demand: 

Need for giving impetus to the 
sugar-cane producers by way 
of aid to grow more sugar-
cane in Tripura. 

Vol. III, 4704, 4705-06, 4706-30, 
4742, 4743-4819. 

Need to give aid to cotton 
growers in Tripura by way of 
supply at better variety of 
seed and money as loan. 

Vol. III, 4704, 4705-06, 4706-
30, 4743, 4743-4819. 

Need to provide quarters ana 
accommodation to the Veteri-
nary Department employees in 
Agartala and Kailashar ot Tri-
pura. 
Vol. III, 4704, 4705-06, 4706-

30, 4743, 4743-4819., 

MISCELLANEOUS DEPARTMENTS. 
AND OTHER EXPENDITURE 
UNDER THE MINISTRY OF FOOD, 
AND AGKICULTURE: contd. 
Demands tor Grants, 1956-57: contll 

Motions to reduce the Demand: 
contd. 
Need to start fruit canning in-

dustry by the Government of' 
Tripura. 
Vol. III, 4704, 4705-06, 4706-· 

30, 4743, 4743-4819. 
Need to start model poultTy' 

farming training stations In, 
all divisions of Tripura. 
Vol. III, 4704, 4705-06, 4708-· 

30, 4743, 4743-4819. 
Need to start Sati-food indus-

try in Tripura by the GCN-, 
ernment. 

Vol. III, 4704, 4705-06, 4.708-
30, 4742, 4743-4819. 

Demands tor Grants on Account,. 
1956-57. 

Vol. II, 2219, 2227. 

MISCELLANEOUS DEPARTMENTS' 
AND OTHER EXPENDITURE' 
UNDER THE MINISTRY OF IRRI-
GATION AND POWER: 
Demands for Grants on Account, 

1956-S7. 
Vol. II, 2219, 2231.. 

MISCELLANEOUS EXPENDITURE: 
Demands for Grants 1956-6'7-Rail-

ways: 
Vol. II, 1897-1950, 1970-2040. 
Motion to reduce the Demand 

Abolition of the office of' 
Security Adviser, Railway 
Board. 

Vol. II, 1899-1932, 1946, 
1970-2040. 

Absence of provision for 
Kotah-Ajmer Trafftc Sur-· 
vey. 

Vol. II, 1899-1932, 1946, 
1970-2040. 

Delay in carrying out the' 
doubling of Delhi-Mathura, 
Line and inadequate provi-
sion therefor. 

Vol. II, 1899-1932, I •. 
11'7()-.2(MO. 
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MISCELLANEOUS EXPENDITURE: 
contc:l. 
Demllnds for .Grants, leSS-57-Rail-

wavs: contd. 
Motion to reduce the Demand: 

oontc:l. 
Delay in finalising the eKami-

NJ,tiQnof the reports of 
Ni,zamabad - Ram.iundan 
final location and traffic-
8urv.eys. 

Vol. Ii, 1899-1932, 1947, 
1970-2040. 

D.elay in Udaipur-Himmat-
nagar survey. 

Vol. II, 1819-1932, 1947, 
1976-2040. . 

Extending the Seald.ah 
Lakshmikantapur line upto 
Kakdwip. 

Vol. II, 1899-1932, 1947, 
1970-2040. 

Failure to introduce diesel 
railways in the suburban 
service roundabout Cal-
cutta. 

:Vol. II, 1899-1932,1948, 
1970-2040. 

Failuxe to nationalise Kali-
ghat-Falta Railway. 

Vol. II, 1899-1932, 1947, 
1970-2040. 

Futility of keeping a separate 
police establishment. 

Vol. II, 1899-1932, 1947, 
1970-2040. 

Godhra-Dohad-Ratlam doub-
ling preliminary .engineering 
auryey. 

Vol. II, 1899-1932, 1946, 
1970-2040. 

Inordinate delay.ip Traffic 
·survey of Kosi Kalan-
Bharatpur-Alwar Section. 

Vol. II, 1899-1932, 1946, 
1970-2040. 

Need to take up the survey 
for linking Kazipet with 
Nellore via Macherla with 
a view to expl~ting the 
enormous coal deposits in 
Hyderabad . State. 

Vol. II, 1899-1932, 1947, 
1970-2040. 

MISCELLANEOUS EXPENDITURE: 
cant". 
Demands fOr Grants, J.96f-5'1-Rail· 

ways: contd. 
Motion to reduce the Demand: 

contd. 

Reserv:ation of posts tor 
Muslims andlor non-vege-
te,rians in the ,tajJ ~~ tbe 
staff College at B8I'Oda. 

Vol. II, 1899-1932, 1947, 
1970-2040. 

. Survey of the~il Proj~to 
link Merta city with Ajmu 
and inadequate provision 
therefor. 

Vol. II, 1899-1932, 1948, 
1970-2040. 

U~maginative Expenditure OIl 
tJ,le PWlPrpur-RaUam (via 
~nawa) line. 
Vol II, 1899-1932, 1947, 
1970-20.40. 

Vaccillating position regard-
ing the survey of the broad 
gauge and metre puge line 
between Chittorgarh and 
KQtah. 

VQl. II, 1899-1932, 1946. 
1970-2040. 

Demands for Sl,I.pplementary Grants, 
1955-56-Railways. 

Vol. II, 2300-23Q. 

MISCELLAN~OUS EXPENDITURE 
UNDER THE LOK SABRA: 
Demands tor Grants, 19156-57. 

Vol. IU, MIZ. 
Demands for Grants on Account, 

1956-57. 
Vol. II, 2219, 2237. 

MISC~ANOUS EXPENDlTURTE 
~~ ':rP MINISTRY OF 
OF DEFENOE: 

,Demands for Grants, 1966-57. 
Vol. II, 8179, 3180-.8~3, 3253-3316. 
Demands for Grants on Account, 

1956-57. 
Vol. II, 2219, 2222. 
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Mi~x..LANEOU$ EXPENDlTURJ: 
UND'En THE MINISTRY OF EX-
TERNAL AFFAIRS: 

D.emands tor Grants, 1956-57. 
Vol. m, 3601-86, 3689-370~, 3720-

63, 3764--75, 3776. 

Deman~s for Grants on Account, 
1956-57. 

Vol. II, 2219, 2232-24. 
Demands for Supplementary Grants, 

1955~M: 

Vol. I, 1250. 

t.{ISCE~LANEO'(]S txPENDITURE 
U~ THE MINISTRY OF 
HEALTH: 

Demands for Grants, 1956-57. 
Vol. tIl, 4250-58, 4262, 4260.-.318, 

4319. 
.Motipn to reduce the Demand. 

Failure to give direction a:1d 
advice to the people for Use 
of c~p and ei!ective cun-
.traceptives and methods. 

Vol. III, 4250-58, 4262, 4266--4318. 
'Demands for Grants on Account, 

!956-57. 
Vol. II, 2219, 2228. 

MISCELLAN~OUSEXPENDITURE 
UNDER THE MINISTRY OF LAW: 

Demands for Grants, 1956·57. 
Vol. m, 5611. 

Demands for Grants on Account, 
1956·57. 

Vol. II, 2219, 2232. 
Demands for Supplementary Grants, 

1966-57. 
Vol. X, 3334-36, 3338, 3379, 3382. 

MISCELLANEO.US ·EXPENDITURE 
UNDER THE MINISTRY OF 
NATURAL RESOURCES AND 
SCIENTIFIC RESEARCH: 

Demands for Grants,:1956~57. 
Vol. III, 4556-90, 4594-4616, 4680-

4702, 4704. 
Demands for Grants on Account, 

1956-57. 
Vol. II, 2219, 2233. 

MISCELLAN)!:OUS £xPENDITUllE 
UNDER THE MINISTRY OF N A· 
TURAL RESOURCES AND SCIEN-
TIFIC RESEARCH: con.td. 
Demands for Supplementary Grar,tJl, 

1956-57. 
Vol. X, 3236-53, 3254. 

Motions to reduce the Demand: 
Omission to include lubricat-

ing oil as one of the pro-
ducts to be manufactured 
in India. 

\'01. X, 3237--41, 3242, 3243--53. 

Reasons for joining the Inter-
national Union of Bioche-
m.istry. 

Vol. X, 3237-41, 3242, 3243-51. 

MISCELLANEOUS EXPENDITUaE 
UND~ THE MINISTRY 01' 
REHABILITATION: 

Demands for Grants, 1956-57. 
Vol. III, 3871-3916, 391~7, 4014-

95. 
Demands for Grants on Account, 

1956~57. 
Vol. II, 2219, 2235. 

Demands for Supplementary Grantl. 
1856~B7. 

Vol. X, 3334-36, 3340-63, 3866--80. 

MISCELLANEOUS EXPENDITURE 
UN;PJ;R THE MINISTRY OF 
TRANSPORT: 

Demands for S~pplementary Grant., 
1955":56. 

Vol. I, 1274-84. 
Motion to reduce the Demand: 

Immediate payment of loss. 
Vol. I, 127~-I!2. 

Loss due to increase in expen~es. 
Vol. I, 127~-82. 

MISHRA, PANDIT S. C.: 

Bihar and West Bengal (Transff'l' 
of Territories) Bill: 
-Motion'to pass,as amended. 

Vol. VII, 3698-3700, 3701. 
Business Advisory Committee: 

Motion re Thiro/.secondReport. 
Vol. IY, 5633, 56U. ---_ .. ---.--. -----...:.----------... -------
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lIISHRA, PANDIT S. C.: camel. 
Demands for Grants, 1956-57 per-

trainin« to the Ministry of Com-
munications and motions to reduce 
the Demands. 

Vol. II, 3428-31, 3448. 

Demands for Grants, 19156-57 pe!'-' 
taining to the Ministry of Ezt~r
nat Affairs and motions to reduce 
the Demands. 

Vol. In, 3689-94 

Demands for Grants, 1958-57 per-
iaining to the Ministry of Labour 
and motions to reduce the 
Demands. 

Vol. In, 4883 

INDIAN POST OFFICE (AMEND-
_MENT) BILL: 

Mo.ioD to consider. 
Vol. VIll, 15219-20. 

Motion for Adjournment: 
Refusal of Election Commission to 

recognise Socialist Party of 
Uttar Pradesh. 

Vol IX, 3-4. 

Reserve Bank of India (Amend-
ment) Bill: 
Motion to consider. 

Vol. VI, 322-21'. 

States Reorganisation Bill: 
Consideration of clauses. 

Vol. VI, 2078-84 

MISHRA, SHRI BIBHUTI: 

Agricultural Produce (Development 
and Warehousing) Corporatio!1ll 
Bill: 
Motion to consider. 

Vol. V, 79515-80, 8007. 

Consideration of clau&eII. 
Vol. V, 8020, 8024, 8036, 8043, 

8044-415, 8047, 8082-63. 

All India Institute of Medical 
Sciences Bill: 
Motion to consider. 

Vol. I, 264. 

MISHRA; SHRI BIBHU'1'I: conte!. 
Bihar and West Bengal (Transt.~ 

of Territories) Bill' 
Motion to refer to Joint Commit-

tee. 
Vol. VI, 824, 875-86, wei. 

Motion to consider as reported by 
Joint Committee. 

Vol. VII, 3427, 3545, 3547. 
Consideration of clauses. 

Vol. VII, 3564. 8568-69, 3633. 
Calling Attention to Matter (It 

Urgent Public Importance: 
Effect of drought on crops ir. 

Bihar and Eastern U.P. 
Vol. VII, 3414. 

Demands for Grpnts, J 956·57 pel"-
taininl to the Ministry of Irriga-
Lion and Power and motions tn. 
reduce the Demand.:.. 

Vol. In. 424';. 

Demands for Grants, 1956·57 per-
taining to the Ministry of Produc-
tion and motions to reduce the-
Demands. 

VOl III, 4530-31 

Demands for Supplemer.tary Gral'tll.. 
19156-57 pertaining to the Ministry 
of Rehabilitation and motions to-
reduce the Demand.;. 

Vol. X, 3336, 3351J....-62. 

Finance Bill: 
Motion to consider. 

Vol. IV, 5P31, 5883-QO 

Half-an-hour discussion re 8ugar-
cane. 

Vol. V, 9059, 9562, 9567. 

Representation of :.he Peoplf. 
(Amendment) Bill: 
Motion to consider 'lS reported by 

Select Committee. 
Vol. I, 158. 

Consideration of clauses. 
Vol. I, 194, 195-98, 210, 211. 
215-18. 

Resolution re: 
Celling on income of an indivi-

dual. 
Vol. IV, 6665 

Vol. V, 8078-91, 11527-32. _ ..• -_ ... __ ._-----------------------------
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.NISHRA, SHRI BIBHUTI: contd. 
Resolution re: contc:l. 

Industrial Service Commission, 
.~ 01. I. I Cu. 

Second Five Year Plan. 
Vol. \7111. 7073-1:12. 

Scholarships for chiJaren of poUt:. 
cal aufterers. 

Vol. X. 3012. 3100--04. 

::MISHRA. SHRI L. N.: 
Bihar and West Bengal l Transfer of 

Territories) Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. VII. 3458. 3469 . ...:...76. 3020. 

Constitution (Tenth Amendment) 
Bill: 
Motion to 1'efer to Joint Committee 

Vol. V, 780b. i809, 7810. 
Demands for GrGIl~s. 19:;6-57 Pc!t'· 

taining to the Ministry of Com-
merce and Industrv ilnd motionll to 

reduce the Demands. 
Vol. III. 5255, 5266. 5283, 5287. 

Demands for GrtinLs .l956-57 per-
taming to the Ministry of Irriga-
tion and Power and motions to 
reduce the Demands. 

Vol. III. 4110-17. 4133. 4233. 
Demands for Grants, 1956-57 per-

taining to the M1l1js~ry ol Produc-
tion and motiom tCI l'j'duce t :le 
Demands. 

Vol III. 4470. 
Demands for Grant!;. J doL-57-Rail-

ways and motionoi to reduce the 
Demands. 

Vol. II. 2025. 
Demands for Supplen.entary Granill. 

1956-57 pertaining to the Minis-
tries of Commerce and Industry, 
Finance. Food anti Agriculture. 
Home Affairs, and Transport. 

Vol. VII. 3871-7ft, 39(01, 39M, 3900. 
General discussion Cit the Rai1~ a) 

Budget, 1956-57. 
Vol. II. 1760-65. 

Indian Lac Cess (Amendment) SiP 
(as passed· by Ra.JYa Sabha): 
.Motion to consider .. 

Vol. vu, SS'/S. 38711, 886ft. 

MISHRA, SHRI L. N.: ccmtd. 

Inter-State Water Disputes Bill (u 
passed by Rajya Sllbhaj: 
Motion to consider. 

V(I!. VII, 2977-811 

Representation of the People 
(Second Amendme1,t) Bill: 
Motion to consider, as reported by 

Select Committet'o 
Vol. V, 8411l, 8443, 84" 

Resolutions re: 
Industrial Service Commission. 

Vol. I, 125-21i. 

Second Five Year Plan. 
Vol. VIII, 6370, d~ 14-22. 6788, 

6860. 6932. 

River Boards Bill (as passed by 
Rajya Sabha): 
Motion to consider. 

Vol. V 11, 2753, 2756 

States Reorganisation Bill: 
Consideration of clauses. 

Vol. VII, 22'75. 

MISHRA, SHRI LOKENATH: 

General discussion of the RailWAY 
Budget. 19M-57. 

Vol. II, 1842-4 •. 

MISHRA, SHRI M. P.: 

Bihar and West Bengal (Transfer of 
Territories) Bill: 
Motion to refer to Joint Commit. 

tee. 
Vol. VI, 826, 858-70, 872, 8117, 

893. 

Motion to consider as repC'rted by 
Joint Committee. 

Vol. VII. 3421, 3424, 3428, 3442, 
3443, 3459, 3465, 3S21. 

Consideration of clauses, 
Vol. VII, 3564, 3567-68, 3571,3573, 

3575-78, 351M-98. 3599, 3801S, 
3813, 3631, 3637, 3646, 3854. 

Constitution (Ninth Amendment) 
Bill: 
COllSideration of clauses . 

Vol. VIII, 583'1-8,. 
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MISHRA, SHRI M. P.: cOTltd. 

Demands for Grants, 11156-57 per-
taining to the Ministry of Food 
and Agriculture and motions to 
reduce the Demands. 

Vol. III, 4.781. 
Electricity (SUpply) Amendment 

Bill 1956: 
Motion to refer to Select Com-

mittee. 
Vol. VII, 3333. 

Gtmeral msclolSSion of the General 
Budget. 1956-57. 

Vol. II, 2681, 2682. 
Motion on Address by the President. 

Vol. I, 310, !H2, 587. 
States Reorganisation Bill: 

Motion to refer to JOint Commit-
tee. 

Vol. lV,8l04. 

NISHRA, SHRI S. N.: 

Resolutions re: 
Appointment or • committee to 

examine Community Projects 
and National :Extension Service 
Schemes. 

Vol. I, 14.18, 1434-51. 

Second Five Year Plan. 
Vol. VIII, 6749-74, 6816. 7014, 

'1087. 

lmntA, SHRI R. D.: 
Bihar and West Bengal (Transfer 

of Territories) Sill: 
Motion to refer to Joint Commit-

tee. 
Vol. VI. 842-45. 

Committee on Private Members' 
Bills and ReIOIUtjons: 
Motion re F"dty-fttth Report. 

Vol. VI, 4.19. 

Constitution (Ninth Amendment) 
BiU: 
Consideration cd clauses. 

Vol. VIn, 5725, 604.0. 

Hiftdu Succesiion Bill (as paged b-
Rajya Sa'b~): 
Motion to Conaider. 

Vol. IV, 6749, 6750. 

MISRA. SHRI R. D.: contd. 

Indian Panel Code (Amendment} 
Bill (Amendment of section 429: 
by Pandit Thakur Das Bhargava) ~ 
Motion to consider. 

Vol. III. 4671. 
Vol. IV. 5833-40~ 

Indian Penal Code (Amendment) 
Bill (Amendment of section 497: 
by Shri Dlibhi): 
Motion to consider. 

Vol VII, 2872-75\. 

Motion on Addr~s by the President. 
Vol. I, 671-82'. 

National Highways Bill: 
Motion to consider: 

Vol. VII, 3180, 3167-72, 3193. 

Consideration of clauses. 
Vol. VII. 3200, 3201', 

Proceeditlgs of Legislatures (Pro-
tection Of Publication) Bill (bV 
Shri Feroze Gandhi): 
Motion to consider. 

Vol. n, 3584 
Vol. III, 4617-21. 

Consideration of clauses. 
Vol. IV. 7355, 7363-64, 7375. 

Reptesentation of the People 
(8eeond Amendment) B1l1: 
Consideration of clauses. 
Vol. V, 8574, 8640, 8651--53, 8723. 

:Resolution re enquiry into working 
of Income Tax Department. 

Vol. VI. 420-21, 422, 434. 

RiTer oBouds Bill <as pasled by 
JIUljya Sabha): 
Motion to consldtr. 

Vol. VII, 2747-53. 

Stat.. Reor,.niaation ~ill: 
Motion to refer to Joint Com-

mittee. 
Vol. lV, 6488-69. 6470. 

Motion t') consider as reported by 
Jbbl\ . Committee. . 

Vol. Vi. 083-84, 99~7 1124. 
1127. 11~ 1283, 1283, 1411. 1534~ 

. , 1588-98. 
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MISRA, SHRI R. D.: contd. 
~f9:tes Reorganization Bill: contd. 

Consideration of clauses. 
Vol. VI, 1678, 1708, 1709, 1715, 

1723, 1730, 1731, 1732, 1732--38, 
1739-40, 1742, 1742--48, 1755, 
1825, 1826, 1847-51, 1853-54, 
1871-75, 1896, 1897, 2030-42, 
2043, 2046, 2062, 2065, 2066-68, 
2069, 2070, 2074, 2075, 2088, 2153. 
Vol. VII, 2259, 2284. M09, 2478, 

2566. 

MISRA, SHRI S. P.: 
Lea"f! of absence to. 

Vol. V, 7720. 

MOHD. AKBAR, SOFI: 
Leave of absence. 

Vol. II, 2915-16. 
Vol. V, 7720. 

Vol. VI, 1405-06. 
'\fOHIUDDIN, SHRI: 

Administration ot Evacuee Property 
(Ainendment) Bill: 
Motion to considet and amend-

ment to reter to Select Cam-
mittee. 

Vol. IX, 1066-69. 

Banking Companies (Amendment) 
Bili: 
Motion to consider and amend-

ment to refer to Select COm-
mittee. 

Vol. X, 3943-48. 

Centrai Excises and Salt (Second 
Amendment) Bill: 
Motion to consider. 

Vol. X, 3624. 

Motion to pus, as amended. 
Vol. X, 3667-68. 

Constitution (Nittth A.h'i~ndment) 
Bill: 
Motion to consider as rePorted by 

.r oint CoftiJriitUe. 
Vol. VIII, 5572-76. 

Coneicier.Uon of clauses. 
~ol. ViIi, 5890, 5894-96, 5980. 

Constitution (Tenth Amendment) 
Bin: 
Motion to consider, as reported by 

Joint Committee and amend-
ment to circulate. 

Vol. V, 9826-28. 

Demands for Grants, 1956-57-
Railways and motions to reduce' 
the Demands: 

Vol. n. 2260-62; 
Demands for Grants, 1956-57 per-

tilinll'lg to the Ministry of Food 
and Agriculture and motions to-
reduce the Demands. 

Vol. III, 4756-60. 

Demands for Grants, 19'56-57 per-
taihing to the Ministry of :Natural' 
Resources and Scientific Re-
search and motions to reduce the' 
Demands. 

Vol. III, 4697. 
Demands for Grants, 1956-57 per-

tainilll to the Ministry of Pro-
duction ano motions to reduce· 
the Demands. 

Electricity Supply 
:Sill : 

Vol. III, '552. 
(Amendment)· 

Motion to consider, as reported' 
by the Select Committee. 

Vol. X, 2026-!2. 
General discualion of the General' 

Budget, 1956·57. 
Vol. II, 2aM-58. 

Iridian Institute of T~chnology 
(Kharagpur) Bill: 
Motion to consi4er and amend-

Ment to ret~r to Select Com--
mittee. 

Vol. VII, 4470 
Life Insurance Corporation Bill: 

Motion to refer to &lect Com-
mittee. 

Vol. II, 3076, 3077--81. 

Motion to consider. 8S reported by 
Select Committee. 

Vol. V, 8891.. 
Motion re: 

International situation. 
Vol. IX, 4]1;.. 
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.MOHIUDDIN, SHRI: contd. 
Motion re: contd. 

Modification of the Life Insurance 
Corporation Rules, -956. 

Vol. X, 2849. 
Resolutions re: 

Industrial Service Commission. 
Vol. I, 132-:i4. 

Second Five Year Plan. 
Vol. Vlll. 6704-14. 

.State Bank of Hyderabad Bill: 
Motion to consider, 

Vol nt, 684-11, 698. 
Consideration of clauses. 

Vol. IX, 703, 705, 707, 708-09, 
710, 710-11. 

:States Reorganisation Bill: 
Motion to refer to Joint Com-
mitt~. 

Vol. IV, .s141-45. 
Motion to consider as reported by 

Joint Committee. 
Vol. VI, 1069-75. 

-Consideration of clauses. 
Vol. VI, 167~. 1799, 1824. 2103-

05. 
Vol. VIrr, 2697. 

$tates Reorlanisation (Amend-
ment) Bill: 

Motion to consider. 
Vol. lX. 664, 665. 

MOITRA, SHRI M. K. : 
Banking Companies (Amendment) 

Bill: 
Motion to consider and amend-

ment to refer to Select Com-
mittee. 

Vol. X, 3857~0, 3905-09. 
Bihar and· West Bengal. (Transfer 

of Territories) Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. VI, 870-75, 906. 

'Consideration of clauses. 
Vol. VII, 3564, 3567. 3590, 3641). 

Motion to Pass, as amended. 
Vol. VIII, 3693-90 

<Central Excises and Salt (Second 
A.mendment) Bill: 
Motion to consider. 

Vol. X,' 3630. 

MOITRA, SHRI M. K.: contd . 

Constitution (Ninth Amendment) 
Bill: 
Consideration of clauses. 

Vol. VIII, 5695. 
Delivery of Books (Public Libraries 

Amendment Bill: 
Motion to consider. 

Vol. X. 4271 
Demands for Supplemental') 

Grants, 1956~57 pertaining to th~ 
Ministry of Rehabilitation and 
motions to reduce the Demands. 

Vol. X, 3334. 3346--48. 
Discussion re fixation of pay scales 

and other service conditions of 
employef!'3 of Life Insurance Cor-
poration. 

Vo1. X, 3300. 
Discussion re Madras-Tuticoria 

train disaster. 
Vol. lX, 1245, 1248, 1263. 

Faridabad Development Corporation 
Bill: 
Motion to consider. 

Vol. lX, 1015-20. 
Government Premises (Eviction) 

Amendment Bill: 
Motion to consider as reported by 
Select Committee. 

Vol. VII, 4081-82, 4088-92. 

Motion to pasl, as amended. 
Vol. VII, 4283. 

Indian Institute of Te~!1nology 
(Kharagpur) Bill; 
Motion to consider and amend-

ment to refer to Select Com-
mittee. 

Vol. VII, 4486-412, 4511, 
4515. 

Consideration of clauses. 
Vol. VII, 4527. 

Indian Medical Council Bill ( .. 
paued by Bajya Sabha): 
Motion to consider. 

Vol. X, 2368-72. 2373. 23'74, 
2375-78, 2377-80. 2413, 

2418-17. 
Consideration of clauses. 

Vol. X. 2424, 2431. 
-_ .. -_. --- _._- .. _ .. _._-_ .. _------'---- -------_._--

.. 
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KOITRA. SHRI M. K.: contd. 
Manipur (Village Authorities in 

Hill Areas) Bill: 
Motion to consider. 

VGI. IX, 91-95, 100, 101. 

Motion re Report of U.P.s.C. for 
1955·16. 

Motor 
Bill: 

Vol. X, 4294-96, 4306. 

Vehicles (Amendment) 

Motion to consider as reported by 
.Joint Committee. 

Vol. IX, 1389-91. 

Newspaper (Price and Page) Bill 
<as passed by Rajya Sabha): 
.Motion to consider. 

Vol. VIll, 4837-42, 4854. 

Consideration of clauses. 
Vol. VIII, 4885-86. 

Bepresentation of the People 
(Second AJnendlnent) Bill: 

Motion to pass, as amended. 
Vol. V, 8842--45. 

.Resolution re scholarships for 
children of political sufferers. 

Vol. X. 3094. 

Slum Areas (Improvement and 
Clearance) Bill <as passed by 
Rajya Sabha): 
Motion to consider. 

Vol. X, 4199-4200. 

,State Financial Corporations 
<Amendment) Bill: 
Motion to ~nsider. 

Vol. VIII, 4934--39, 4946. 

-States Reorganisation Bill: 
Motion to consider as reported 

by Joint Committee. 
Vol. VI, 1132. 

Terminal Tax on Railway Passen-
,ers Bill: 
Motion to consider. 

Vol. IX, 612, 613, 820·:a, 62'1. 

109 LSD.-29. 

MOITRA, SHRI M. K.: eontd. 

Union Duties of Excise (Distribu-
tion) Amendment Bill: 
Motion to consider. 

Vol. X, 3723-2&. 

MONAZITE: 

Demands for Grants, 1958-51-
'l'ravancore-Cochin: 
Industries: 

Motion to reduce the Demand: 
Failure of Government to 

start exploiting the 
found in large quantities a\ 
Kuzha Kootam. 

Vol. V, 8300, 8314-11. 

MONUMENT, ANCIENT AND HIS-
TORICAL: 

Demands for Grants, 1956-57: 
Archaeology. 

Motions to reduce the demand: 

Failure of the Government 
to preserve in proper con-
dition ancient monuments 
like Jumma Majid at Adoni,. 
Andhra State. 

Vol. III, 5388--6423, 5427, 
'H28--aZ. 

Failure to maintain in pro:. 
per condition ancient monu.-
ment called Venkanur 
Bhllvi in Adoni and Halvi 
of Adoni Taluq, Andhre 
State. 

Vol. III, 53&8-5423, 542'1, 
5428-12. 

Failure to maintain properl,. 
ancient monuments of 
Vijaynagar Kingdom in 
Hampi village of Bell8l"T 
district in Mysore. 
Vol. Ill, 5388-5423, 5427, 

54~ 

MOOX!J!JRJEE, 'DR. H. C.: 
Death of --. 

Vol. VII, 2538-H. 
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MOOVATAPUZHA TALUK: 

Demands for Grants, 1{156-f·7-
Travancore-Cochin: 
Scientific Departments: 

Motion to reduce the Demand: 
Indifference of Government 

in working out a plan to 
exploit the Graphic in 
Nedumangad Taluk and 
--. 

Vol. V, 8272, 8314--46. 

MORARKA, SHRI: 
Agricultural Produce (lJevelopment 

and Warehousing) Corporation 
Bill: 
Motion to consider. 

Vol. V, 7942-47, 8006, 8007. 
Capital Issues (Continuance of 

Control) Amendment, Bill: 
Motion to consider. 

Vol. I, 982-88. 
Central Excises and Salt (Amend-

ment) Bill: 
Motion to consider. 

Vol. VIII, 5376-79. 
Committee on Private Members' 

Bills and Resolutions: 
Motion re Fifty-second Report. 

Vol. V, 8075-76. 
Finance Bill: 

Motion to consider. 
Vol. IV, 5801-07. 

Consideration of clauses. 
Vol. IV, 5931-32, 5942-43. 

Finance (No.2) Bill: 
Motion to consider. 

Vol. X, 2607-18. 
Finance (No.3) Bill: 

Motion to consider and amend-
ment to refer to Select Com-
mittee. 

Vol. X, 2607-18. 

General discussion of the General 
Budget, 1956-57. 

Vol. D, 2747-54. 
Lite Insurance Corporation Bill: 

Motion to consider, as reported by 
Select Committee. 

Vol. V, 9037-44. 
Consideration of clauses. 

; - Vol. V, 9276. 

----_._----------_ .... _-
MORE, SHRI K. L.: 

Demands for Grants,. 1956-57-RaII-
ways and motions to reduce f.be, 
Demands: 

Vol. II, 1909-11-
Hindu Minority and Guardiansblp 

Bill (as passed by Rajya SaWla): 
Consideration of clauses. 

Vol. VI, 192, 193, 195, 200-01 .. 
221. 

Motion on Addr~s by the- Prest· 
dent. 

Vol. I. 362-4IL 
Motions re Rept"esentation of the' 
People (Preparation of Electoral 
Rolls) Rules. 

Vol. VIII. 6213. 
Repre3entation of the People-

(Second Amendment) Bill: 
Consideration of clauses. 

Vol. V, 8601, 8602-04, 8728-. 
8744~, 8817. 

Scheduled Castes and Scheduled 
Tribes Orders (Amendment) Bill: 
Consideration of clauses. 

Vol. VIII, 6495-98. 
States Reorganisation Bill: 

Consideration of clauses. 
Vbl. vn, 2267-GIL 

MORE, SHRI S. S.: 
Agricultural' Produce (Develop-

ment and' Warehousing') Cor-
porations Bill: 

Motion to consider. 
Vol. V, 7831, 7852, 7853, '11I5t.. 

7855, 7856, 7861, 7899-7908. 

All India Institute of Mfldicaf 
Sciences Bill: 
Consideration of clauses. 

Vol. I, HI 

Bar Councils (Validation of state-
Laws) Bill (as passed by RaJ7&: 
Babha): 
Motion to consiCier; 

Vol. I, 225-26, 228-29, 237, 211.. 
Business AdViSory Cbmmitte:!: 

Motion re Thirty-eighth Re-
port. 

Vol. VI, 629, 634t-
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MORE, SHRI S. S.-contd. 

Business Advisory Committee: 
contd. 
Motion re Fortieth Report. 

Vol. VIII, 4709 
Business of the House. ,I 

Vol. IV, 6701. 
Vol. V, 9715, 10037-38. 

Vol. VIII, 4704-05, 4706, 4874-75. 
Statement re the Government 

Business for following week. 
Vol. VI, 882. 

Calling Attention to Matter at 
Urgent Public Importance: 
Disturbances at Kalka Railway 

Station. 
Vol. V, 10013, 10025. 

Central Excises and Salt (Amend-
ment) Bill: 
Motron to consider. 

Vol. VIII, 5347, 5351-52, 
5418-22, 5429, 5468, 

5416, 
5469, 
5474. 

Constitution (Ninth Amendment) 
Bill, 1956: 
Motion to refer to Joint Com-

mittee. 
Vol. IV, 6473, 6475-79. 

Consideration of clauses. 
Vol. VIII, 5653, 5654, 5655, 

5663, 5668-69, 5693. 
Constitution (Tenth Amendment) 

Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. V, 7763-64, 7768. 7769. 

Motion to consider, as reported by 
Joint Committee. 
Vol. V, 9880, 9881-82, 9898, 9901, 

9907-14. 
Amendment to circulate. 

Vol. V, 9898, 9901, 9907-14. 
Demands for Grants, 1956-57 per-

taining to the Ministry of Ex-
ternal Affalrs and motions to re-
duce the Demands. 

Vol. III, 3692. 
Deman&! for Grants, 1956-57 per-

taining to the Ministry of Pro-
duction and motions to reduce the 
Demands. 

Vol. m, 4501S. 

MORE, SHRI S. S.-contd. 

Discussion re leakage of Budget 
proposals. 

Vol. II, 3139, 3143, 3158-60, 3166, 
3167. 

Election of Speaker. 
Vol. II, 1963-65. 

General discussion of the General 
Budget, 1956-57. 

Vol. II, 2670, 2680, 2691, 2702, 
2704, 2715, 2719, 2814-20. 

Hindu Succession Bill (as passed by 
Rajya Sabha): 
Motion to consider. 

Vol. IV, 6605-08, 6611, 6747, 
6752-53, 6860-70. 

Consideration of clauses. 
Vol. IV, 6988, 7072, 7101-02, 7114, 

7116, 7129, 7174. 7247. 7261-64, 
7267. 7268, 7271, 7272, 7275. 7278, 
7279, 7290, 7291. 7292. 7293. 7294. 
7295, 7297, 7334. 7337-38, 7392.' 
7398, 7433. 7457, 7458. 7466-68, 
7470. 7473. 7476. 7504. 7516. 
7541, 7546. 7548-50, 7566. 7567, 
7568. 75~9. 7571, 7572, 7573. 
7592-94. 7598, 7601, 7603. 7619. 

7636. 7644. 

Motion to pus. as amended. 
Vol. IV, 7652. 

Life Insurance (Emergency Pro-
visions) Bill: 
Motion to consider. 

Vol. I, 1319, 1399, 1468. 1469, 
1498-1503. 

Consideration at clauses. 
Vol. I, 1546, 1549, 1557-89. 

Life Insurance Corporation Bill, 
1956: 
Motion to refer to Select Com-

mittee. 
Vol. n, 2921, 2922, 2923, 2933, 

2955-81, 3060. 
Motion to consider. as reported by 

Select Committee. 
Vol. V, 9019. 

Manipur State Hill Peoples (Ad-
ministration) Regulation (Amend-
ment) Bill, 1947: 

Motion for leave to withdraw. 
Vol. n, 285'1. 
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MORE, SHRI S. S.-contd. MORE, SHRI S. S.-contd. 

Manipur State Hill Peoples (Ad- Proceedings ot Legislatures (Protec. 
ministration) Regulation (Am- I' tion of Publications) Bill [~ 
endment) Bill, 1947; contd. Shri Feroze Gandhi1; contd. 

Motion to recommend to Rajya 
Sabha to agree to leave beilli 
granted by Lok Sabha to with-
draw the Bill. 

Vol. IV, 6703-04, 6707-08, 
6709, 6710. 

Motion for leave to withdraw. 
Vol. V, 10030. 

Motion for Adjournment: 
Ban on demonstrations arour:d 

Parliament House. 
Vol. VI, 3-4. 

Discussion re admissibility of. 
Vol. VII, 2551-52. 

Disturbances at Kalka Railway 
station. 

Vol V, 10013, 10025. 
Floods in Tripura. 

Vol. VII, 2223. 

Motion on Address by the Presi-
dent. 

Vol. I, 319, 470, 542-52, 599, 
600, 821, 828, 832. 

Motion re: 
Situation in Naga Hills. 

Vol. VII, 4241, 4242. 
Suspension of first proviso to 

Rule 92. 
Vol. IV, 6052, 6059-62, 6065, 6066, 

8068, 6074, 6077. 
Working of Preventive Detention 

Act. 
Vol. V, 10056-61, 10067, 10068. 

National Volunteer Force Bill: 
Motion to consider. 

Vol. VIII, 4737. 
Proceedings of Legislatures (Pro-

tection of Publication) Bill [btl 
Shri Feroze Gandhi] : 
Motion to consider. 

Vol II, 3566-71, 3573, 3574, 
3579. 

Motion to consider and amend-
ment to refer to Select Com-
mittee. 
. Vol. UI, 4625, 4626, ~15, 4654, 

4857, 4658. 

I Motion to consider (as reported 
by Select Committee. 

Vol. IV,· 73SG. 
Consideration of clauses. 

Vol. IV, 7354-55, 7355-51. 
Question of privilege. 

Vol. VIII, 6994, 7000-01. 
Representation of the people 

(Amendment) Bill: 
Motion to consider as reported 

by Select Committee. 
Vol. I, 52, 56-57, 58, 62, 83, • 

64, 65, 77. 
Consideration of clauses. 

Vol. I, 173-77, 180, 190, 198, 190, 
200. 

Representation of the People 
(Second Amendment) Bill: 
Motion to consider, as reported by 

Select Committee. 
Vol. V, 8383, 8389, 8414, 8418, 

8440, 8450-58, 8516. 

Consideration of clauses. 
Vol. V, 8519, 8525, 8531, 8532-

33. 8538, 8539, 8574, 8575-76, 
8578, 8583, 8586, 8594, 8595-
98, 8599, 8644-47, 8656, 8658, 
8661, 8662, 8664, 8665, 8674, 
8675, 8676, 8677, 8678, 8680, 
8688, 8694, 8701, 8702. 8703, 

8722, 8774--80, 8~!7-18. 

Motion to pass, as amended. 
Vol. V, 8835, 8836, 8837, 8850-

52, 8858. 
ltepre$entation of the People 

(Preparation of Electoral Rolls) 
Rules 1958-Laid on the Table. 

Vol. VI, 625, 626. 

Resolution re: 
Appointment of a committee to 

examine Community Projects 
and National Extension Ser-
vice Schemes. 

Vol. I, 1407-lZ. 
Enquiry into working of Income-

Tax Department. 
Vol. VI, 426-28, 428, 402t. 
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IIORE. SHBI S. S.-contd. 
Resolution re: contd. 

President's ~roclamation re 
Travancore-Cochin. I 

Vol. III. 3778, 3796. 3821. 
Vol. VUI. 5067. 

Second Five Year Plan. 
Vol. VUI. 6814. R836-· 47. 

Rules Committee: 
Motion re Third Report. 

Vol. IV, 6432-34, 6435, 6443. 
6445. 6453. 

Statement on progress ,.e nationalis-
ation of insurance. 

Vol. VUI. 4871. 
State Te leakage of Budget 

proposals. 
Vol. II. 2249. 

States Reorganisation Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. IV. 6081, 6087-90, 61'76, 

8179. 8185. 8186. 6201-08, 
6302-03. 6304, 6306, 6461, 
M62, 8465, 7094--96, 7099. 

Motion to consider as reported 
by Joint Committee. 
Vol. VI, 980-83, 987, 991, 998. 

1133, 1137, 1169. 1334. 1345-
57. 1422, 1433. 1520, 1658. 

Consideration of clauses. 
Vol. VI, 1676, 1688, 1707-08. 

1716, 1717, 1720, 1721, 1723-24, 
1727. 1781, 1851-52, 1877, 
1883--93, 1917. 1919, 1927, 

1941, 1945, 2001. 
Consideration of clauses. 

Vol. VII, 2230, 2231, 2233, 2381. 
2383. 2436, 2555, 2566, 2577, 
2582, 2584-85, 2585, 2590, 

2668. 

States Reorganisation (Amendment) 
Bill: 
Motion to consider. 

Vol. IX, 857-31. 

Statistical information re working 
of Preventive Detention Act--
Laic! on the Table. 

MORE. SHRI S. S.-contd. 
Travancore-Cochin State Legislature 

(Delegation of Powers) Bill: 
Consideration at clauses. 

Vol. V, 9777. 9778. 
Treaty of cession ot certain French 

Establishment--Laid on the Table. 
Vol. V. 9712. 

Voluntary Surrender of Sa.laries 
Taxation) (Exemption from 

Amendment Bill: 
Motion to consider. 

VoL i, 240. 

MOTION(S): 

on Address by the President 
(Adopted) . 

Vol. I. 291-402, 461-588, 577-
710. 741--846. 

,.e appointment of high power 
commission on safety in 0081 . 
mines. 

Vol. X. 3860-82. 
,.e Displaced Persons (Compensation 

and Rehabilitation) RuIes 
(Adopted). 

VOl. VII. 3205--50. 3957-4050. 

,.e Draft Notiflcations under 
Indian Coinage Act (Negutived). 

Vol. V, 7726--44. 

,.e election of Deputy-Speaker 
(odopted). 

Vol. II. 3036. 
,.e election of Speaker (adopted). 

Vol. II. 1958-!14. 

,.e international situation. (Adopted, 
tIS substituted). 

Vol. IX. 372-482, 488-604. 

re modification of the Life Insurance 
Corporation Rules. 1956. (Negu-
tived) . 

Vol. X, 2802-51. 2864-37. 

,.e Report of Government Inspector 
of Railways on derailment of 319 
Down Expres •. 

Vol. X. 1992-2054. 

,.e Report of U.P.S.C. for 1955-58. 
Vol. X. 4273-4808. Vol. V, 8134, 8135. -- -- ----_.- --- --------.-.:~----------
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MOTION (S)-contd. 

re Representation of the People 
(Conduct of Elections and Elec-
tion Petitions) Rlues. (Nega-
tived). 

Vol. X. 3492-3524. 
ore Representatio:1 of the People 
. (Preparation of Electoral Rolls) 

Rules. (Negatived). 
Vol. VIII, 6178-6236. 

re suspension of first proviso to Rule 
92. (AdoPted). 

re vacation 
Sibnarayan 
(Adopted). 

Vol. IV. 6051-78. 
of sea t of Shri 
Singh Mahapatra 

Vol. X. 1922-36. 

re working of Preventive Detention 
Act. (Adopted, as substituted). 

Vol. V. 9979-95, 10038-124-

. Motion (s) for Adjournment: 

Agitation re establishment of a 
Bench of Kerala High Court at 
Trivandrum. (Consent with-
held). 

Vol. IX. 1271-77. 

Alleged deaths of some Nagas due 
to starvation. (Consent with-
held). 

Vol. V, 9103-06. 

Alleged lathi charge by Delhi 
Police. (Disallowed). 

Vol. III. 5359-65. 

Alleged occupation of Kachcha 
Thivu Island by Ceylon Govern-
ment. (Consent withheld). 

Vol. III, 3593-94. 
Appointment of a second Pay Com-

mission. (Disallowed). 
VOl. X. 4071-74. 

Arrest of Certain demonstrators. 
(Consent withheld). 

Vol. IV, 6293-96. 

Ban on demonstrations 
Parljament House. 
withheld). 

around 
(Conaent 

Vol. VI, 2-4, 1117-18. 

Bomp explosions in Delhi. 
Vol. vrn, 5179-83. 

. MOTION(S) FOR ADJOURN-
MENT-contd. 

British Prime Minister's statement 
on Suez issue. (Consent with-
held). . 

Vol. VIII, 6968-68. 
Buddha Jayanti Samlti. Sarnath 

(Consent withheld). 
Vol. X, 2199-2202. 

Clash between Indian and Pakistani 
army Units at Hussainiwala 
Headworks. (Consent withheld). 

Vol. II. 3035. 305Q. 
Closure of cashewnut factories in 

Kerala. (Disallowed) . 
Vol. X, 4074-71. 

Cracker explosion in Ramlila 
Ground,. (Consent withheld). 

Vol. IX. 1655-58. 
Discussion re admissibility of --. 

Vol. VII, 2550-53 . 
Disturbances at Kalka Railway 

Station. (Consent withheld). 
Vol. V. 1001l-;a6. 

Drought in East U.P. and Bihar. 
(Consent withheld). 

Vol. VII, 3083-34. 
Fast of Shri Balramdas Tandon. 

(Consent withheld). 
Vol. III, 3866-'70. 

Firing in Manipur State. (Consent 
withheld). 

Floods in the Country. 
withheld). 

Vol. I. 41-42. 

(Consent 

Vol. VI, 1-2. 
Floods in Tripura. (Disallowed). 

Vol. VII, 2221-27. 

Floods in Uttar Pradesh. (Consent 
withheld) . 

Vol. VIII, 6974-76. 

Formation Of Ministry in Travan-
core-Cochin. (Disallowed) . 

Vol. II, 3455-58. 
Government's attitude to Five-

power Resolution on Hungary. 
Vol. IX, 2-3. 

Impending retrenchment of Defence 
employees. (Consent withheld). 

Vol. VIII, 6785--90. 
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IIOTION(I) ·FOR ADJOURN-
MENT-contd. 
Incursion by Pakistan Army into 

Chhad Bet in Rann of Kutch. 
(Consent wit"helct). 

Vol. I, 571-74. 
lnsult to special envoy of India at 

Karachi on Pakistan Republic 
Day. (Consent withheld). 

Vol. III, 3587-113. 
'Leakage of budget proposalil. 

(Consent withhtldl. 
Vol. I, 1457-60. 

:JIadras-Tuticorin Train disaster. 
(Conse:'lt withheld). 

VoL IX, 987-1000. 

/Pay scales and service conditions of 
employees of Life Insurance Cor-
poration. (Consent withheld). 

Vol. VIII, 6968-73. 
:Railway workers' strike at Kharag-

pur and Kazipet Junctions. 
(C071.Sent withheld). 

Vol. V, 9241-54. 
:Refusal of Election Commission to 

recognise Socialist-Party of Uttar 
Pradesh. (Consent withheld). 

Vol. IX, 3-4. 
.Befusal to permit Jan Sangh worker 

to go to J'ammu.(Coment with-
hdd). 

Vol. II, 2653-56. 
Belief measures in flood-a1fect~d 

areas of Eastern U.P. (.DUczUow-
.eeI). 

Vol. X, 3887-90. 
Situation at Calcutta Port. (Consent 

withheld) . 
Vo1. VIII, 6241-~7. 

.situation in Ahmedabad. (Consent 
withheld) . 

Vol. VII, 2761-64, 3761. 
tJt.rike by civilian employees of 

Naval Dockyard and Depots at 
Bombay. (Disczllowed). 

Vol. IV, 5623-26, 5761-61). 
Strike in Kharagpur Railway Work-

shop. (Postponed). 
Vol. V, 8958·59. 

:&trike notice by Visakhapatnam 
Barbour and Port Workers' 
Union. (Consent withheld). 

Vol. VI, 489-92, 621-24. 

MOTION(S) FOR 
MENT-contd. 

Strike of Railway 
Central Railway. 
held). 

ADJOURN-

employees in 
(Coment with-

Vol. V, 8957-58. 
Token strike of employees of Life 

Insurance Corporation (Consent 
withheld). 

Vol. IX,....e. 
Train accident between Jadcherla 

and Mahbubnagar. (Consent 
withheld) . 

Vol. vm, 5335-40. 

Violation of Indian territory by 
Portllguese armed forces. (Dis-
czllowed) . 

Vol. I, 22-23. 

MOTOR ACCIDENTS: 

See "Road Accidents". 

MOTOR SPIRIT: 
Half-an-hour Discussion re Excise 

duty on. 
Vol. VII, 2913-78. 

MOTOR TRANSPORT ASSOCI-
ATIONS: 
Demands for Grants. 1956-57: 

Capital Outlay of the Ministry of 
Rehabilitation: 
Motion to reduce the Demand. 

Need to give aid to -- form-
ed by displaced persons in 
Tripura. 
Vol. III, 3871-3916, 3919-

57, 4014-&4. 
MOTOR TRANSPORT LABOUR BILL 

[Btl Shri A. K. Gopalan]: 

See under "BilHII) It. 

MOTOR VEHICLES: 
See "Automobile(s)". 

MOTOR VEHICLES ACT: 
Demands for graJ'lts. 1956-57-

Travancore-Cochin. 
Vol. V, 8261, 8291-92, 8314--48, 

8349, 8350. 
Motions to reduce the Demand: 

Corrupt practices at checkinR 
posts. 

Vol. V, 8292, 83101-48_ 
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MOTOR VEHICLES ACTS: contd. 

Motions to reduce the demand: 
ccmtd. 

Corruption in the inspection of 
motor vehicles. 

Vol. V, 8291, 8314--46. 

Corruption in Traffic Department. 
Vol. V, 8292, 8314--48. 

Demands for Grants on Account, 
1956-57-Travancore·Cochin. 

Vol. III; 3854. 

Presentation of petItion re. 
Vol. VII, 3917 

MOTOR VEHICLES (AMENDMENT) 
BILL, 1955: 
Evidence tendered before the Joint 

Committee on the Bill-Laid on 
the Table. 

Vol. X, 48e. 
See also under "Bill (s)". 

J4UDALIAR, SHRI C. R.: 
Leave of absence granted to. 

Vol. VI, 1405-06. 

MUKERJEE, SHRI H. N.: 
Bihar and West Bengal (Transfer 

of Territories) Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. VI, 846--53. 

Motion to consider as reported by 
Joint Committee. 

Vol. VII, 3437-32. 
Business of the House. 

Vol. III, 3598-99, 3710, 3711. 
Vol. V, 7723, 77~25. 

Vol. VII, 5187. 
Statement re GovE'rnment Business 

for the following week. 
Vol. VI, 362. 

Calling Attention to Matter of 
Urgent Public Inlportance: 
Railway workers', strike at 

Kharagpur and Kazipet Junc-
tions. 

Vol. V, 9249. 
Central, Excises and Salt (Amend· 

ment) Bill: 
Motion to consider. 

Vol. VIII, 5380-86. 

MUKERJEE, SHRI H. N.-contd. 
Code of Civil Prol'£>dure (Amend-

ment) Bll;: [O(~is8jon of Sectw. 
8'iB: btl Shri M. L. Dwivedi]: 
Motion to consider. 

Vol. X, 4049-52. 
Committee on Private Member.;" 

Bills and Resolutions: 
Motion re Fifty-sixth Report. 

Vol. VI, 1205-06 .. 

Committee on Subordinate Legisla-
tion: 
Presentation of Fifth Report. 

Vol. VII, 3086 .. 

Constitution (Ninth Amendment) 
Bill: 
Consideration of clauses. 

Vol. VIII, 5852, 5689-91, 5759-
64 .. 

Death of Acharya Narendra Deva. 
Vol. I, 288-89 .. 

Death of Shri G. V. Mavalankar. 
Vol. I, 959-60 .. 

Demands for Excess Grants, 1958-
54-Railways. 

Vol. X, 3406--09. 

Demands for Grants, 1956-57 
pertaining to the Ministry of' 
External Affairs and motions to· 
reduce the Demands. 
Vol. III, 3620-32, 3686, 3687, 3888,. 

. 3689. 

Demands for Grants, 1956-57 per· 
taining to the Ministry of Natural' 
Resources and SCientific Research: 
and motions to- reduce the· 
Demands. 

Vot III, 4697. 

Demands for Grants, 1956-57-Rail· 
ways and motions to reduce the-
Demlll'ds. 

Vnl. II, 1942-43, 2092-96. 

Demand for Supplementary Grants, 
1955-56. 

Vol. I, 1243_ 

Demand for Supplementary Grant,. 
1955-56 pertaining to the Ministry 
of Education. 

VOl. I; 1,%44-45, 1250.-------------------------. 
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XUKERJEE, SHRI H. N.-contd. 

Demands for Suppiementary Grant:, 
1956-57 pertaining to the Mini,t.ry 
Of Rehabilitatioll and motions to 
reduce the Dem'lnds. 

Vol. X, 3335-36, 3351-53, 3373. 
Demands for SUPIJlementary Grant:;, 

19S6-57-Railways and motions to 
reduce the Demands. 

Vol. X, 3406-09. 

Discussion (s) re Exodus of Hindus 
from East Pakistan to India. 

Vol. V, 10133-38. 

Strike situation in Kharagpur. 
Vol. V, 9814--19, 9850, g851, 

9851-52. 
Election of Speaker. 

Vol. II, 1958-60. 
Expunctions from debates. 

Vol. VII, 3088. 
General discussion of the General 

Budget, 1956-57. 
Vol. II, 2408-19. 

Life Insurance (Emergency Provi-
sions) Bill: 
Motion to consider. • 

Vol. I, 1478-81, 1482-85. 
Life Insurance Corporation Bill: 

Motion to consider, as reported by 
Select Committee. 

Vol. V, 8902, 9044-51, ~081. 
Mines (Amendment) Bill [Amend-

ment of Sections 33 and 51: btl 
Shri T. B. Vittat Rao]: 
Motion to consider. 

Vol. V, 8910-12. 
Motion for Adjournment: 

Bomb explosion& in Delhi. 
Vol. VIII, 5179-80. 

Railway workers' strike at Kharag-
pur and Kaz:ipet Junct1on~. 

MUKERJEE, SHRI H. N.-contd. 

Internatiollal situation. 
Vol. !X, 511-27.-

Suspension of first proviso to Rule' 
g2. 

Vol. IV, (l051, 6054-58. 

Point of procE'!'lure re leakage of· 
Budget, 1956-57. 

Vol. II, 1897-98, 1703._ 
Prime Minister's statement on Com-

monwealth Prime Ministers' Con-
ference and his visit abroad. 

Vol. VI, 1503. 
Question of privilege: 

Warrant of arrest f'lr a member 
during Session. 
Vol. II, 1816, 1817-18, 1819, 

1821-22, 1825-28 .. 
Representation of the People-

(Second Amendmf'rtt, Bill: 
Motion to consider, ns reported by' 

Select Committee. 
Vol. V, 8426-35. 

Consideration of clausell. 
Vol. 8708-10. 

Motion to pass, a;; aroended. 
Vol. V, &822-23. 

Reserve Bank of India (Amend-
ment) Bill: 
Motion to pass. as amended. 

Vol. VI, 397-403 .. 

Resolution (s) re: 
Appointment of committee on' 

workinl of Directive Princjples: 
of State PJlicy. 

Vol. VIII, 5116 .. 

Ceiling on income of an individual.. 
Vol. V, 9506-11, 9522 .. 

Nationalisation of collieriel. 
Vol. IX, 15]5--22. 

\' 
\ 

Vol. V, 9249. 

Motion on Addl'esss by the Presi-
dent. 

Pre,ident's Proclamation re Trav--
ancore-Cochin. 

\ , 
\ . Vol. 1,330-48, 1122. 

Motion (s) re: 
Dr. Appleby's Report on Re-

examination of India's Admmi-
strative aystem. 

Vol. VIII, 8570-78. 

Vol. VIII, 5195-5200 .. 

Scholarships for children of politi-· 
cal sufferen. 

Vol. X, 3060--64. 

Second Five Year Pllln. 
VOl. VIn, 6313-31 •. 

---------------------
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_MUKERJEE, SHRI H. N.-contd. 

8t&.ndards of W(~ights and Measures 
Bill: 
Motion to consider, as reporteci by 

Joint Committee. 
Vol. X. 22115-22. 

.8tatement(s) ,,~: 

Netaji Enquiry Committee 
Report. 

Vol. VIII, 6614. 

Situation in Naga Hills. 
Vol. VI, 1566-67. 

Train accident between Jadcherla 
and Mahbubnagar. 

Vol. VIII, 5779, 5783-84. 

.States Reor,anisation Bill: 
Motion to refer to Joint Com-

mittee. 
Vol IV. 6092-6~04. 

Motion for extension of time for 
presentation of Report of Joint 
Committee. 

Vol. V, 3139. 

Consideration at clauses. 
Vol. VII, 2235, 2236, 

2389-95, 2783-89. 

'Telegram received by 8hri Kamath 
re Ariyalur train disaster-Laid 
on the Table. 

Vol. X. 3893, 3895. 

"Travancore-Cochin State Legisla-
ture (Delegation of Powers) Bill: 
Consideration of clauses. 

Vol. V, 9777. 

lI4UKKAM: 

Demands for Grants, 1958-117: 

Communications (Includin, Na-
tional Highways): 
Motion to redUce the Demand: 

Delay in constructing the 
bridge at Aroor, -- and 
,Alwaye in Travancore-
Cochin. 

Vol. II, 3460-3518, 3519, 
3520-33. 

MUKTESHWAR: 

Demands for Grants, 1958-5T: 
Other Civil Works: 

Motion to-reduce the Demand: 
Failure to give rent-free 

accommodation to the work-
charged stat! at --. 

Vol. III, 4321-53, 4356, 4381-98, 
4400-18. 

MULTI--PURPOSE 
SCHEMES: 

RIVER 

Demands for Grants, 1958-57: 
Vol. m, 4098-4142, 4148-85, 

4187-4248. 

Motions to reduce the Demand: 
Delay in payment of compen-

sation to persons whose 
lands have been acquired 
for River Valley Schemes 
as also failure to provicie 
them with alternative 
lands. 

Vol. III, 4098-4142, 4148-85, 
4187, 4188-424'1. 

Failflre to absorb elsewhere 
the employees under the 
n.v.c. after completion of 
the work. 

Vol. nI, 4098-4142, 4148-85, 
U88-4247. 

Failure to extend irrigation 
facilities within P. S. 
Khanakul and P. S. Aram-
bag in Hooghly district 
under the D.V.C. Irrigation 
Scheme. 

Vol. m, 4095-C142, 4148-85, 
4188, 4188-4249. 

Hirakud tragedy in wbich 
workers were kilJea and 
injured. 

Vol. III, 4096-4142, 4148-85, 
4181, 4188-4247. 

Need of extending D.V.C. 
Power to Arambag in 
Hooghly District, West 
Bengal 

Vol. m, 4096-4142, 41.q......a5, 
4188-4247. ----- .-----~-------=~= 
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MULTI-PURPOSE RIVER SCHEMES: 
contd. 
Motions to reduce the Demand: 

contd. 
Need to ensure supply of ade-

quate water through Darkes-
war and some smaller riven. 
connected with the'Damodar. 
Vol. III, 4096-4142, 4148-85, 

4188-4247. 
Demands for Grants on Account. 

Vol. II, 2219, 2230. 

See also "Irrigation and Power'. 

MULTI-UNIT CO-OPERATIVE SO-
CIETIES (AMENDMENT) BILL, 
1955: 
See under "Bill(s)". 

MUNICIPALITY (IES) : 
Demands for Grants, 19S6-5'i-Tra-

vancore-Cochin: 
Civil Works: 

Motion to reduce the Demand: 
Disregard of proposals made 

by municipal councils. 
Vol. V, 8314, 8314-46. 

Interference of Government 
in the day to day adminis-
tration of -- and disre-
gard of the decisioza of 
municipal councils. 

Vol. V. 8300, 8314--46. 

Necessity to place the Muni-
cipal Commissioners under 
the sole control of the 
elected municipal chairman. 

Vol. V, 8314, 8314-46. 

Powers of the municipal 
commissioners and use of 
such powers against deci-
sion of municipal council. 

Vol. V, 8301, 8314-46. 

Heads of States, Ministers, Secre-
tariat and Attached Offices. 
Motions to reduce the Demands: 

Discrimination between --
and -- on the basis of the 
party Or parties in the 
majority in the elected 
councils. 

Vol. V, 8294, 8314--46. 
-------

MUNICIPALITY (IES) .-contd. 
Demands for Grants, 1956-57-Tra-

vancore-Cochin: contd. 
Heads of States, Ministers, Sec-

retariat and Attached Offices: 
contd. 
Motions to reduce the Demanda: 

contd. 
Failure to pass legislation 

giving complete autonomy 
to municipal council in th~ 
State. 

Vol. V, 8295, 8314-46. 
Interference of Government 

in the functioning of--
and the corporation in 
which the Congress is a 
minority. 

Vol. V, 8294, 8314--46. 
Neglect of -- in whicli the 

Congre8s as a political 
party is in minority. 

Vol. V, 8294, 8314-48. 
MUNISWAMY, SHRI N. R.: 

Banking Companies (Amer.dment) 
Bill: 
Consideration of clauses. 

Vol. X, 3979-80, 3986, 3996. 
Central Excises and Salt (Second 

Amendment) Bill: 
Consideration of clauses. 

Vol. X, 3660-61. 
Central Sales Tax Bill: 

Motion to consider and amend-
ment to refer to Select Com-
mittee. 

Vol. IX, 1894-1900. 
Constitution (Ninth Amendment) 

Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. VIll, 5586, 5629-33. 

Consideration of clauses. 
Vol. VIII, 5684, 5685, 5686, 

5695, 5699, 5700, 5701. 
5723. 5724, 5727, 5728, 

5908. 
Demands for Grants, 1956-57 per-

taining to the Ministry of Irriga-
tion and Power and motions to 
reduce the Demands. 

Demands 
Grants, 
Ministry 

VoL llJ, 4142. 4148-52. 
fOr Supplementary 

1955-56 pertaining to 
of Communications. 

Vol. 1240, 1241. 
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IfUNISW AMY, SHRI N. R.-contd. 

Demands for Supplementary Grants, 
1956-57 perfa1ning to the Minis-
tries of Commerce and Industry, 
Finance, Food and Al1'iculture, 
Home Affairs and Transport. 

Vol. VII, 3887-71. 

Hindu Succession Bill (al passed 
by Rajya Sabha,. 
Motion to consider. 

Vol. -IV, 6816-18, ~. 

Motion re international situ'ltion. 
Vol. IX, 455-60. 

Motions re Representation of the 
People (Conduct of Elections and 
Election Petitions) Rules. 

Vol. X, 3512-13. 

Motor Vehicles (Amendment) Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. IX, 1386-88. 

Resolution ,.e President's Proclama-
tion re Travancore-Cochin. 

Vol. VIII, 5111, 5195, 5211. 

River Boards Bill (as passed by 
Rajya Sabha): 
Consideration of clauses. 

Vol. VII, 2952-54. 

Sales-Tax Laws Validation Bill: 

Motion to consider. 
Vol. I, 1108. 

State Financial Corporations 
(Amendment) Bill: 
MoUon to pass, as amended. 

Vol. VIn, 4969-70. 

States Reorganisation Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. VI, 1382-88. 

Consideration of clauses. 
Vol. VI, 1'107, 1712-13, 1727, 

1730, 1731, 1'132, 1741, 1742, 
2029, 2062-63, 2U64, 

2129, 2184. 
Vol. VII, 2304, 2305, 2308, 

2315-17, 2332, 2567, 
1706. 

MUNISWAMY, SHRI N. R.-contd. 

States Reorganisation (Amendment) 
Bill: 
Motion to consider. 

Vol. IX, 662-68, 686. 

Suppression of Immoral Traftlc in 
Women and Girls Bill: 
Motion to consider as reported by 

Select Committee. 
Vol. Ix, 1533, 1541-43. 

Terminal Tax on Railway Passen-
gers Bill: 
Motion to consider. 

Vol. IX, 618-20_ 

Consideration of clauses. 
Vol. Ix, 652'. 

Territorial Army (Amendment> 
Bill: 
Motion to consider. 

Vol. IX. 873-77. 

MUNISWAMY, SHRrV.: 

Demands for Grants, 1956-57-RaiI-
ways and motions to reduce the 
Demands. 

Vol. II, 2270-74, 2281. 
Resolution re Second Five Year 

Plan. 
Vol. VIII, 6778-

MURTHY, SHRI B. S.: 

All India Khadi and Village Indus-
tries Commission Bill: 
Motion to consider. 

Vol. VIII, 5230, 5234, 5244. 
15246, 5251, 15259-66. 

Business AdvisOry Committee: 
Motion re ThIrty-second Report. 

Vol. IV, 5629. 
Business of the House: 

Circular reo reception to Lord 
Mountbatten. 

Vol. n, 2387. 
Calling Attention to Matter or 

Urgent Public Importance: 
Rise in Prices of rise in Tripura. 

Vol. V, 9573. 
Central Excises and Salt (Amend-

ment) Bill: 
Motion to consider. 

Vol. vrn, 5397, 5478. 
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MURTHY, SHRI B. S.-contd. 
Constitution (Nintll Amendment) 

Bill, 1956: 
Motion to refer to Joint Com-

mittee. 
Vol. IV, 8500, 8528. 

Motion to consider as reported by 
Joint Committee. 

Vat VIII, 5528, 5529, 5573, 
5597-98. 

Consideration of clauses. 
VoL VIII, 5650, 5710, 5874, 

5875, 5893. 
Constitution (Tenth Amendment) 

Bill: 
Motion to consIt!er as reported by 

Joint Committee and amend-
ment to cirCUlate. 

Vol. V, 9910. 
-Demands for Grants, 1956-57 per-

taining to the Ministry of Com-
merCe and Industry and motions 
to reduce the Demands. . 

Vol. III, 5284, 5299. 

Demands for Grants, 1956-57 per-
taining to the Ministry of Finance 
and motions fo reduce the 
Demands. 

Vol. III, 5528, 5551, 5558, 
5569-74. 

Demands tor Grants, 1956-57 per-
taining to the Ministry of Food 
and Agriculture and motions to 
reduce the Demands. 

Vol. III, 4720, 4764, 4765. 

Demands for Grants, 1956-57 per-
taining to the Ministry of Home 
Affairs of and motions to reduce 
the Demands. 

Vol. In, 5019, 5025, 5027, 
5077-81, 5124. 

Demands for Grants, 1956-57 per-
taining to the Ministry of Infor-
mation and Broadcasting. 

Vol. III, 5608. 

Demands for Grants, 1956-57 per-
taining to the Ministry of Labour 
and motions to reduce the 
DemancU. 

Vol. In, 4841, 4904-09, 
4927, 4929. 

I 
MURTHY, SHRI B. S.-contd. 

Demanda tor Grants, ItSB-1li7-Ball-
ways and motiona to reduce the 
Demanda. 

VoL II, 1988, 1992, 2010, 
:1015-18, 2289--91, 

2298. 
Discussion re Madras-TuticoriD 

train disaster. 

Electricity 
Bill, 1956: 

Vol. IX, 1237--40. 
(Supply) Amendment 

Motion to refer to Select Com-
mittee. 

Vol VII, 3251. 

Finance Bill: 
Motion to consider. 

Vol. IV, 5894:. 

Consideration of clauses. 
Vol. IV, 59'71. 

General discussion of the General 
Budget, 1956-57. 

Vol. II, 2686, aB89, 2690, 
2703, 2835. 

General discussion of the Ra1lwa7' 
Budget, 1956-57. 

Vo1. II, 1634, 1726, lm, 
1855, 1881-8%. 

Half-an-hour discussion(s) re: 
Action taken on Jaundice Enquiry 
Committee's Report. 

Vol. V, 9997. 

National Discipline S~heme. 
Vol. V, 9851. 

Hindu Succession Bill (as pused 
by Rajya Sabha): 
Motion to consider. 

Vol. IV, 6746, 6750, 6779, 6880, 
6872, 6910. 

Indian Coconut Committee 
(Amendment) Bill: 

Motion to consider. 
Vol. VII, 3791. 

Indian Post Offtce (Amendment) 
Bill: 
Motion to consider. 

Vol. vm, S22Z. 

• 



lNDEX TO LOX SABRA DUATI".S--PAJIT D 

--... ---•.. -.--.. ------------------
MURTHY, SHRI B. S.: c:ontd. 

Indian Tariff (Amendment) Bill: 
Motion to consider. 

Vol. IX, 153. 
Industrial Disputes (Amendment 

and Miscellaneous Provisions) 
Bill: 
Motion to consider. 

Vol. VI, 638-40. 
Life Insurance (Emergency Provi-

sions) Bill: 
Motion to consider. 

Vol. I, 1386. 1485, 1488, 
1504--07, 1511, 1543. 

Life Insurance Corporation Bill, 
1956: 
Motion to refer to Select Com-

mittee. 
Vol. II, 2981, 3028, 3078. 

Motion to consider, as reported 
by Select Committee. 

Vol. V, 8873, 9013. 
Consideration at clauses. 

Vol. V, 9133, 9139. 
Motion r. tnternational situation. 

Vol. IX, 418, 445-48. 

Motion re working of Preventive 
Detention Act. 

Vol. V, 10081, 10083, 10084. 

Presentation of petition re Indian 
Railways Act and Rule]. 

Vol. VII, 3582. 

Presentation of petition re Railway 
Time-tables and Guida. 

Vol. IX, 808. 
Representation of the People 

(Second Amendment) Bill: 
Consideration of clauses. 

Vol. V, 8536, 8599, 8613, 
8620. 

Resolution (s) re: ceIling on income 
of an individual. 

Vol. V, 9516-18. 

Fixing 8 target date for prohibition. 
Vol. II, 2902--08. 

Nuclear l and thermo-nuclear tests. 
- Vol IX, 303, 834. 339-

42,344. 

MURTHY, SHRr B. S.: contd. 

President's Proclamation re Tra· 
vancore-Cochln. 

Vol. VIII, 5059. 

Second Five Year Plan. 
Vol. V, 9454, 9458, 9464, 

9479, 9670, 9678, 9681. 
Vol. VIII, 6337, 6839, 6866, 

6874. 

Scheduled Castes and Scheduled 
Tribes Orders (Amendment) 
Bill: 
Motion to consider and amend-

ment to circulate. 
Vol. VIII, 6099-6101, 6403. 

6406. 

Consideration of clauses. 
Vol. VIII, 64m, 6411, 6415, 6416, 

8466, 6520. 
Shri Kashi Viswanath Mandir Bill 

[btl Shri Raghunath Singh]: 
Motion to consider. 

Vol. n, 2165, 2171,·' 
2180-82. 

States Reorganisation Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. IV, 6142, 6143, 6144, 6179, 

6180, 6206, 6242. 
Motion to consider, as reported 

by Joint Committee. 
Vol. VI, 1456, 1479, 1493, 

1495, 1498, 1531, 1533, 
1537, 1548-49, 1550. 
1551-52, 1569-70,_ 

1571-72. 

Consideration of clauses. 
Vol. VII, 2339, 2475, 2479, 

2488, 2637. 

MUSAFIR, GIANI G. S.: 

Motion on Address by the Presi-
dent. 

Vol. I, 604-17. 

Motor Vehicles (Amendment) Bill: 
Motion to consider as reported 

by Joint Committee. 
Vol. IX. 1287--98 (In urdu>, 

1298-1302 . 
. - -_._ .. _ ... _------_._------_._- ---- -- .. __ .. _--

• 
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MUSLIM (S) : 

Demands for Grants, 1956-57: 
Trlpura: 

Motion to reduce the Demand. 
Land bundo-blUt for Muslim 

peasants of Daria Bagma. 
Vol. III, 4938-58, 4961-

5028, 5043, 5051-5110, 
5113-28. 

MYSORE: 
Demands for Grants, 1'958-57: 

Archaeology: 
Motion to reduce the Demand. 

Failure to maintain properly 
ancient monuments of 
Vija,. nagar Kingdom in 
Hampi village of BeUary 
district in Mysore State. 

Vol. m, 53S8;-5.23, 5427, 
5428;-82. 

Demands for Gran1lB, 1956-57-Rail-
ways: 
Railway Board: 

Motion to reduce the D .. mand: 
Failure to construct a new 

railway nne from Sirugup-
pa in Mysore State to Kur-
nool in Andhra via Adoni 
and Yemmiganur. 

Vol. n, 1899-1932, 1940, 
1970-2040. 

MYSORE IRON AND STEEL 
WORKS, BHADRAVATI: 

Report of Tari1! Commission on the 
retention prices of Iron and Steel 
produced by -- and resolution 
and statement thereon-LaIc! on 
the Table. 

Vol. VI, rnS-19. 

N 

NAGA(S): 

Motion for Adjourntnfl1t: 
Alle,ed death of some - due to 

starvation. 
Vol. V, 9103-08. 

NAGA HILLS: 

Demands tor Grants, 1956-5J: 
Ministry of Home Affairs: 

Motion to reduce the Demand: 
Governments attitude towards-

Nata National Council and. 
th<' present police operation. 
in the -- Assam. 

Vol. nI, 4938-58, 4961-
5028. 5029, 5051-

5110, 5113-28. 
Statement re situation in -. 

Vol. VI, 1563-67. 

NAGA PROBLEM: 

Demands for Grants, 1956-57: 
Tribal Areas: 

Motion to reduce the Demand: 
Failure to deal with the -. 

Vol. III, 3600-86, 3689-
3708, 3720--63, 3764--75. 

NAGAR HA VELI: 

Demands for Grants. 1956-57: 
Tribal Areas: 

Motion to reduce the Demand: 
Need for integration of Dadra, 

and - into the Union of 
India. 

Vol. III, 3600-86, 3689-
3708, 3720--63, 3764,. 

3764--75. 

See also "Portuguese Possessions in. 
India", 

NAHAN FOUNDRY: 
Demands for Grants, 1956-57: 

Ministry of Commerce and Indus-· 
try: 
Motions to reduce the Demand: 

Failure of the Government to· 
take necessary action 
a,ainst the concerned' 
authorities responsible for 
overpayment of Rs. 15 lakh. 
in connection with the pur-
chase of i share of Raja of 
Sirmur in the -. 

Vol. III, S194, 5195-8217" 
5219, 5223-32, 5237-

5303, 5388--85_ 



.NAHAN FOUNDRY: contd. 
Demands for Grants, 1956-57: contd. 

Ministry of Commerce and Indus-
try: contd. 
Motions to reduce the Demand: 

contd. 
Proced~ of sale of articles 

manufactured in -- and 
all other Government con-
cerns under the Ministry. 

Vol. III, 5194, 5195--6217, 
5219, 5223-32, 5237-

5303, 5386-85. 
Unsatisfactory working of 

the·-. 
Vol. III, 15194, 151915-5217, 

1219, 5223-32, 5237-
1303, 6188-85. 

:NAIR, SHRI C. K.: 
Central Sales Tax Bill: 

Consideration of claWlel. 

• Constitution 
nm, 19158: 
Motion to 

miHee. 

Vol. X, 1985-88. 
(Ninth Amendment) 

refer to Joint Com-

Vol. IV, 8511-17. 
:Motion to consider as reported by 

the Joint Committee. 
Vol. VIII, 5493, 6494. 

Consideration of clauses. 
Vol. VIII, 5840, 58~9. 

~Delhl (Control of Building Opera-
tions) Continuance Bm (as pused 
by Rajya Babha): 
Motion to consider. 

Vol. X, 4128-31. 
'Delhi Tenants (Temporary Protec-

tion) Bill (as passed by Rajya 
Sabha): 
Motion to consider and amend-

ment to refer to Select Com-
mittee. 

Vol. X, 4224, 4280-62. 
J)emands for Grants, 1956-57 per-

taining to the Ministry of Com-
munications and motions to reduce 
the Demands. 

Vol. II, 3448. 
Demands for Grants, 1958-57 per-

taining to the Ministry of Produc-
tion and motions to reduce the 
Demands. 

Vol. III, 452'7. 
Discuaslon on Report of Jaundice 

EnqulryCommlttee. 
VoL II, 2373-78. 

NAIR, SHRI C. K.: contc:l 
Discussion re Madru-Tutieorin d»-

aster. 
Vol. lX, 12M 

Displaced Persons (Compensatiaa 
and Rehabilitation) Amendment BW: . 
MoUon to consider and amend-

ment to refer to Select Com-
mittee. 

Vol. IX, 1189, 1191. 
General discussion of the Railway 

Budget, 1958-57. 
Vol. II, 1811. 

Government Premises (Eviction) 
Amendment Bill: 
Motion to J:ass, as amended 

Vol. VII, 4258-59, 42'7Z, 
4273, 4278. 

Ralf-an-hour discussion re: Cement. 
VoL IV, 883%. 

Working journalists. 
Vol. IV, 88'78-'71. 

Slum Areas (Improvement and 
clearance) Bill (as passed by 
Rajya Sabha): 
Motion to consider. 

Vol. X, 4204-05. 
Statement re train accident betweeD 

Jadcheria and Mahbubnagar. 
Vol. VIn, 5983. 

States Reorganisation Bill: 
Motion to refer to Joint COIll-

/ blittee. J Vol. IV, 8324, Ma. 

NAIR, SHRI N. SREEKANTAN: 
Callinl Attention to Matti!1" of Or--

cent Public Importance: Lock-out 
in cashew-nut factories. ",. 

Vo~ V, 9411. 
Demands for Grants, 1956-8'1 pu-

taming to Travancore-Cochin anel 
motions to reduce the Demands. 

Vol. V, 8303, 8304-011. 
8309, 8310-12, 8313-14, 

8328-30. 
Demands for Supplementary Grantlt 

1956-57 pertaining to TravancOl'e-
Cochin State and motions to reduce 
the Demands. 

Vol. WI, ti62, .em. 
4588--82, 4811, 4811, 

4814, 4811 
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.NAIR, SHRI N. SRDKANTAN: 
contd. 
Discuaion re .trik~ situation in 

KharalPur. 
Vol. V, 980 •. 

General discuuion of the General 
. Bud.el, 1958-57. 

Vol. II, 2735--41. 
General dilcuslion of th~ Travan-

core-Coehin Buclcet, 1955-51. 
Vol. V, 8143, 8144, 11tl. 

8165-73, B1'15, Bl117, 
8111B, 8211, 8214. 

Industrial Disputes (Amendment 
. and Miscellaneous Proviaions) 
Bill: 
Motion to consider. 

Tol. VI, 161--". 
Consideration of clauses. 

Vol. VI, 664, 678, 880, 882, 
889, 699-702, 710, 739, 
755, 761-63, 776, 781. 

Kines (Amendmenr) Bill (~tfteKcl
mmt of Section, 33 an.d 51: bll 
Shri T. B. Vittal Rao): 
Motion to consider. 

Vol. V, &SIlS-IB. 

Newspaper (Price and Pa,e) Bill 
(al paued by Rajya Sabha): 

. ' ConaideratiOD of clauses. 
Vol. VIII, 4818, 4880-82. 

Resolution fOe President'. Proclama-
tion re Kenla. 

Vol. IX, 1881, 17"-50. 
Resolution fOe President', Proclama-

tion fOe Travancore-Cochin. 
Vol. VIII, 509T, 51&1-01, 

5190, 5208. 
Resolution re Second Fiv~ Year 

Plan. 
Vol. V, H88-89. 

Travancor~-Coehin State Legisla-
ture (Delegation of Powers) Bill: 
Motion to consider and amend-
ments to circulate. 

. Vol. V, 0720, 1'7215-30, 
ma. 

Am~ndment to refer to Select 
Committee. 

Vol. V, I.,... 
Consideration of clausel. 

Vol. V, ITO. 

leI. LSD.-!O. 

NALKATA: 

Demands tor Grants, 1'18-5'7: 
Tripura: 

Motions to reduce the Demand: 
NHd to rehabilitate trllNd 

Joomias at - and Chailenta . 
Vol. m, 493S---!8, 4811-

5028, 5044, 5051--5110, 
5113-28. 

Settlement of land in -- and 
Chailenta. 

Vol. In, 4938-58, 4"1-
5028, 5043, 5051--'-5110, 

lillI-D. 

Undesirability of establishing non-
tribal displa~d persons' col&-
nies at -- and ChailentB in 
Tripura. 

Vol. In, 4988-58, 4981-
5028, 5042, 5051-5'110, 

5113-a. 
NAMBIAR, SHRl: 

All India Khadi and Vlllage In~ 
tries Commission Bill: 
Motion to consider. 

Vol. vrn, 5!81. 
Appropriation (No.2) Bill: 

Motion to consider. 
Vol. IV, 8039-40 . 

Bueinels ot the House: 
Vol. IV, 829'7, 8'701. 

Vol. V, 8981. 
Callinc Attention to Matter of Ur-

cent PubHc Importance: 
Diaturbances at Kalka Railway 
station. 

Vol. V, 10018-19, 10024. 
Lock-out in cashew-nut factories. 

Vol. V, 9417. 
Railway workers' strike at 

Khara,pur and Kazipet Junc-
tion!>. 

Vol. V, 92415-47, 92111, 
mz. 

Retrenchment in Ordnance tac-
tories. 

Vol. IV, 8687, 8810. 
Committee on Absence ot Member'll 

from the Sittinp of the House: 
Motion re Eithteenth Report. 

Vol. IX, 1'". --_ ........ __ ._ .. -_._._ .... _-_ .. 
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NAMBIAR, SHKI: ccmtd. 
Demands for Grants, 1956-57 per-

tainin, to the Ministry of Finance 
and motions to reduce the 
Demands.,.. 

, VoL III, 5592. 
Demands' for Grants, 1956-57 per-

taining to ·the l\4ipistry of Iron and 
Steel and motions to reduce the 
Demands. 

. Vol. III, 5153, 5115t-62. 
Demands for Grants, 1956-67 per-

taining to the Ministry of Labour 
and motions to reduce the 
Demands. 

Vol. In, 4856, 4883, 4896, 
4902, 4912, 4918,' 4921, 

4926, 4929, 4931. 
Demands for Grants, 1956-5!1 per-

taining to the Ministry of . Works, 
Housing. and Supply and motions 
to reduce the Demands. 

Vol. In, 4322, 4323, 4829-
35, 43.41, 4342, 4402. 

Derr.ands for Grants, 1956-57---Rail-
ways and motions to reduce the 
Demands. . . 

Vol. II, 1936-38, 1939-40, 
1940-41, 1950, 
1988, 1998, 2008, 
2028, 282', 20SS, 
2038, 2041-49, 

2080, 2081, 2083, 
2084, 2101, 2113, 
2127, 2130, 2131, 
2132, 2140-47, 
215'1-59, 2161, 
ud8, 225'1, 2258, 
.12'18, 22'19, 2280, 
2284.85, 2288-

- 89, 2291, 229'1. 
Demands for Supplementary Grants, 
. , 1955-56 pertaining to Ministry of 

Commerce and Industry and mo-
tions to reduce the Demands. 

Vol. I, 1217, 1227. 
Demands for Supplementary Grants, 

1955-56-Railways and Demands 
for Excess Grants, 1950-51, 1951-
52. 1952-53-Railways. 

Vol. II, 2308,2311-18, 
2338, 2337, 2338, 
2340, 2341, 2342. 

D~ion on Report of Ja~dice 
:enq.uIry Committee. 

Vol. II, 235'1. 

NAMBIAR, SHRI: ccmtd. 
DiscUssion f'e .trike situation • 

Kharacur. ',-

Vol. V, 9803--08, 9831, 
9841, 9842, 9M4, 

9845, 9846. 

Electricity '( Supply) Amendn,lent 
Bill [Amendment of section 77 
etc.: btl Shri Salihan Gupta]: 
MoUon to consider. . 

Vol. IV, 5861, 5866, 5870. 
5871-72, 5874-76, 5877. 

Expunction of certain proceedings. 
Vol. V, 9345-46. 

Finance Bill: 
Motion to consider. 

Vol. IV, 5736, 5747, 
5770. • 

Consideration of clauses. 
.' . Vol. IV, 6012. 

General discussion of the General 
Budget, 1958-57,:, 

Vol. II, 2642, 2844. 

General discUSIion of the Railway 
Bud,et, 1956-57. 

Vol. 11, 1569, 1591, 1601, 
1660', 1669, 1674. 
1714, r717, 1753, 
1759, -1790, -1791. 
1793, 1794, 1795. 
1'198. 1801, 1802, 
1801, 1804,· 1811. 
-1840, 1844, 1945, 
1849-55, 1892, 

1893, 1896. 
HaIf-an-hour discussions re Action 

taken' on Jaundice Enquiry Com- ; 
'mittee's Report . 

Vol. V, 1000%. 

Coal Mines Provident fund. 
Vol. VIII, 5015, 5016. 

. SOlS! S02%. 
Working journalists. 

Vol. IV, 6861. 
Hindu Succession Bill (as pasged by 

Rajya Sabha): 
Motion to consider. 

Vol. IV, 6795, 6796. 

Co~icteration of clauses. 
VoL IV, '1110. 

-_._.- -'---·------------------~---..... t 
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NAJrlBIAR, SHRI: contd. 

Indian Railways (Amendment) Bill 
(Omission of section 71A etc.: b1l 
Shri Nambiar): 
Motion to consider. 

Vol. II, 2185-95, 2198, 
2199, 2208-10-

Jndustrial Disputes 
and Miscellaneous 

(Amendment 
Provisions) 

Bill: 
Motion to consider. 

Vol. VI, 532, 560, 576, 
653, 659. 

ConsideMltioll of clauses. 
Vol. VI, 660-61, 669-70, 

679, 680, 884, 
885, 703-04, 715, 719. 

723-26, 729, 757-59, 
773-74, 783, 784-87, 793. 

Leave of absence Il"anteci to. 
Vol. II, 2915-16. 

Life Insurance Corporation Bill: 
Motion to consider, as reported by 

Select Committee. 
Vol. V, 9038, 9041, 9067, 

9070, 9084. 

Consideration of clauses. 
Vol. V, 9097, 9112, 9118, 
9118-21, 9140, 9141-42. 

9145. 9150, £117475, 
9182, 9222, 9289. 9290, 

9291. 9292, 9293, 9311-
14, 9315, 9331, 9366, 

9367. 

Motion(s) for Adjournment: 
Alleged death of Bome Nagas due 

to starvation. 
Vol. V. 9106. 

Alleged Lathi charge by Delhi 
police. 

Vol. III, 5359. 5361, 
53G!. 

Discussion re admissibility of - mo-
tiOfts for adjournment_ 

Vol. VII, 2552. 
Disturbances at Kalka Railway 

Station. 
Vol. V, 10018-19. 10024. 

Floods in Tripura. 
Vol. VIr, 2223. 

Floods in Uttar Pradesh. 
Tot vm, tOTS. 

NAMBIAR, SHRI: contd. 
~otion (s) for Adjournment: contd. 

Pay scales and service conditions 
of employees of Life Insurance 
Corpora tion. 

Vol. VIII, 6972. 6973. 
Railway.workers· strike at Kharag-

pur arid Kazipet junctions. 
Vol. V. 9246-47, 92151, 

9252. 
Strike by civilian employees ot 

Naval Dockyards and Depots at 
Bombay. 

Vol. IV, 5764-6G. 
Strike in Kharagpur Railway 

Workshop. 
Vol. V, 8950. 

Strike notice by Visakhapatnam 
Harbour and Port-Workers 
Union. 

Vol. VI, 491-92. 
Token strike of employees of Lite 

Insurance Corporation. 
Vol. IX, 5. 

Motion on Address by the President. 
Vol. I, 823. 

Motion re Report of Government 
Inspector of Railways on derail-
ment of 319 Down Express. 

Vol. X. ~, 2008, 
2009. 

Motion re suspension of first provillo 
to ftule 92. 

Vol. IV, 6061. 
Motion re working of Preventive 

Detention Acts. 
Vol. V, 9993, 10095. 

Motor Vehicles (Amendment) Bill 
(Substitution of section 65, etc.: 
b1l Shri T. B. Vittal Rao): 
Motion to consider. 

Vol. I, 931-34. 9441. 
National and festival Paid Holidays 

Bill [btl Shri Nambiar]: 
Motion for leave to introduce. 

Vol. II, 2164. 
Point of procedure re leakage of 

Budget, 1958-57. 
Vol. II, 1700. 

Resolution re appointment of a Com-
mittee to examine Community 
Projects and National Extension 
Service Schemes. 

Vol. I, 144& --------------------------------------



HAMBIAR, SHRI: contd. 

Be8olution re ceilin, on income ot an 
, Individual. 

Vol. V, 9511. 

Reeolution re enquiry into workin, 
of Income-tall Department. 

Vol. V, 9544. 

Beaolutlon r. President's Proclama-
tion re Kerala. 

Vol. IX, 1721. 
Resolution re Second Five Year 

PI8R. 
Vol. V, 9595, 9598, 9644. 

Rules Committee: 
Motion re Third Report. 

Vol. IV, 6437-38, 8451. 
8452, 6453. 8454, 

Statement re leaka,e of BudKet pro-
roaaill. 

Vol. II, 2247. 

Statement re lock-out in cashewnut 
factorles. 

Vol. V, 9871. 
Statement re train accident between 

Jadcherla and Mabbubnagar. 
Vol. VIII, 6988-87, 6S188-89. 

Stat .. Reor,anilation Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. IV. 81~. 8179, 8309, 

8310, 6320, ata, 
8398. 8-480, 6482. 

Consideration of clauses. 
Vol. VII, 2234, 2241, 2248-

NANDA, SHRI: 

50, 2255-59, 2301. 
2303, 2317, 2334. 
2381, 2384, 2445. 
1480, 2451, 24TI, 
2488, 2588, 2571, 
2583, 2585, 2588. 

2591. 25tl, 

Annual Report of Damodar Valley 
Corporation and Audit Report on 
Accounts for 1S154-55-Laid on the 
Table. 

Vol. VII, 222'. 
Buainees of the HOUle. 

1 Vol. VIn, 8991, 8991 

NANDA. SHRI: contd. 

Calling Attention to Matier of Ur-
gent Public Importance. 
Alle,ed wasta,e of public tunds ill 

D. V. C. Project. 
Tol. VIII, 824S1-a. 

Death ot Shri Me,hnad Saha. 
Vol. I, 37-11. 

Demanda for Grants. 1956-57 per-
taining to the Ministry ot lrrip-
tion and Power and motions to re-
duce the Demands. 

Vol. III, 4098-4110. 
4211, 4234-4'. 

Electricity (Supply) Arnendmeat 
BUl 1958: 
Motion to refer to Select Com-

mittee. 
Vol. VII, 3258, 3257-«. 

3312, 3318, nil. 
S333, 3139-41. 

Motion to consider al reported by 
Select Committee. 

Vol. X. 248~74, 2475-76. 
2542, 2546-11. 

Consideration ot clauses. 
Vol. X, 2558, 2557 -il. 

2507-". 
Motion to paSI. a. amended. 

Vol. X, 2ST4. 
Inter-State Water Disputes Bill (u 

passed by Rajya Sabha): 
Motion to consider. 

Vol. VII. 2176-71. 3004. 
3001. 3010-3011. 

3018. 3020. 
Conlideration of clauses. 

Vol. VII. 8011. 
Motion to pall. 

Vol. VII, lOll. 
Motiona tor Adjournment: 
. Floods in the country. 

Vol. VI, 1-2. 
Flood. in Tripura. 

Vol. VII, 2U1. 
Motion on Addrel8 by the Preli-

dent. 
Vol. I, 8fl-T01. 

ReIIolutton re ftxin, a hlr,et date 
for prohibitiOI). 

Vol. m, 896T. 3eS •. 
31H1~78, 3eao. 

3981. 



........ ----------- ......... _- .... _-_ .. ---_ ............ _._--

J 

RANDA, SHRI: CORed. 

~1ut1on re Seeond Five Year 
Plan. 

Vol. VIII, 8254-30, 6391, 
7087, 7144. 

River Boards Bill (as passed by 
Jtajya Sabha): 
Motion to consider. 

Vol. VII, 2719-23, 2737, 
2746, 2749, 2754-

55, 278Pr-77. 
Consideration of clauses. 

VoL VII, 293'1, 2'118, 
2954-58, 2959, 2980, 
2961-62, 3963, 2964. 
2965, 2968, 2970·71, 

2972. 
Motion to pass. 

Vol. VII, 2972, 29'14, 
2976. 

statement on fiood situation-Laid 
on the Table. 

Vol. VIII, 5183-84. 
statement re fl.ood situation in the 

country. 
Vol. X, 2641-44. 

NARASIMHAM. SHRI S. V. L.: 
Constitution (Ninth Amendment) 

Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. IV, 8570-74. 

Hindu Succession Bill (as passed by 
Rajya Sabha). 
Motion to consider. 

Vol. IV, 6735·36, 
6883-88. 

Consideration of clauses. 
Vol. IV, 7062, 7063, 

7285-86. 
7442, 7443, 7446, 

7478, 7481, 74B2-
83, 7504. 

NARASIMHAN, SHRI C. R.: 

Business of the House. 
Vol. VII, 3844, 3845. 

Constitution (Ninth Amendment) 
Bill, 1958: 
Motion to refer to Joint Com-

mittee. 
Vol. IV, 6484-85 . 

NA1L\SIMHAN, SHRI C. R.: eoMcI. 
Constituijon (Ninth Amendment) 

BUl, 1958: contd. 
Consideration of clauses. 

Vol. VIII, 5721, 
5140-41. 6031. eoM. 

8040-41, 8042, 8041.. 
Motion to pass, al amencled. 

Vol. vm, 8064. 
Copyri&bt Bill: 

Motion to concur in the recom-
mendation of Rajn Sabha to 
join the Joint Committee. 

Vol. VI,21. 
Demands for Grants, 1958-57 per-

taining to the Ministry of Irrip-
tion and Power and motiOl1l tG 
reduce the Demands. 

Vol. III, 005. 
Demands for Grants, 1958-57 per-

taining to the Ministry of WorD. 
Housing and Supply and motfOM 
to r@duce the Demands. 

Vol. III, 4349. 
Demands for Supplementary Grant.. 

1956-57 pertaining to the Minia-
tries of Commerce and Inclust17. 
Finance, Food and Agriculture, 
Home Affairs and Transport. 

Vol. VII. 3950·51. 
Discussion on Rules re emerlency 

recruitment to I.A.S. 
Vol. V. 10178-77. 

Electricity (Supply) Amendment 
Bill 1956: 
Motion to r@fer tf: Self!Ct· 'Com-

mittee. 
Vol. VII, 3S35-3~ 

Finance Bill: 
Motion to r.onsidl"r. 

Vol. IV, 5858. 
~neral discussion on the Railway 

Budget, 1956·57. 
Vol. II, 1831-37, 1643. 1648. 

Half-an-hour rlis('ussion re working 
jOl.lrna lillts. 

Vol. IV, 8678. 
Indian Institute of Technology 

(Kharagpurl Rill: 
Motion to cons ide: and amend-

ment to "deI' to Select Com-
mittee. 
Vol. VII, 4461'_71. 4511,4512-

4511. 
. _----_._-_. 
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NARASIMHAN. SHRI C. R.: cl?1'!d:. 
Life Insurance Corpora'Uon Bill;' 

Motion to consider. as repOrlf!d by 
Select Commlltt'c. 

. Vol. V, 8891, 8985, 8986. 9040, 
9041. 

Consideration of clauses. 
., Vol. V, 9197. 921"-18. 

Motion on Address by the President 
Vol. I. 337, 338, 339, 764. 765. 

Representatio.1 of the People 
(Second Amendment) Bi}): 
Consideration of clauses. 

Vol. V, 854~-42, 8551. 

Resolution "e appnint~eni at • 
Committee to examine Com-
munity Pro_teet! and' National 
Extension Servke Schemes. 

, Vol_. I, 14~7~0. 

Resolution re control sn«l regulation 
of production and cxhibitioJ\' of 
filMs. 
Vol. VII, 3718, '71'1, S728-"2R, 

3756. 

Resolution re t'nQuiry into workin, 
of Income Tax Department. 

Vol. VI, 431. 

Reaolution re fixing a target date 
for prohibiti'ln. 
Vbt. ll, 2857-63, 286B, 2870, 2870-

71. 2892. 2903. 
Vol. III, 3978-410. 

Resoluti<ln re nuclear and thermo-
nuclear te.iU:. 

Vol: IX, 346-S0. 

Resolution re refixing a target date 
fOl' prohibition. 

Vol. I. 1454. 

Resolution re Second Five Year 
Plan. 

Vol. V. 9881. 
Vdl. VIII, 6333-11. 

:River Boards Bill (as passed by 
Bajya- Sabha): 
Consideration of clauses. 

Vol. VII. 2962, 2983, 2188. 

NARENDRA DEVA, ACHARYA: 
Death of. 

Vol. I, 287-10. 

----.. ---~-- -----------_._-
NASKAR, SHRI P. S.: 

Delhi Tenants (Temporary .P1'oteo:-
twn) Bill (as P83sed b1 RlJ,. 
llabha) : 
Motion to consider and amend-

ment to refer to Select Com-
mlttee. 

- , Vol. X, 42D. 
NATESAN, SHRI: 

Death of. 
Vol. I, 18. 

N'ATRANI, SHRI H. R.: 
General discussion of the General 

Budget, 1956-57. 
. VoL n. 2470-74. 

MA'I'H'vtANI, SHRI N. P.: 
• ~ I ~ 

Hindu Succession Bill (as pa~sed by 
Rajya Sabha): 
Consideration .>f clauses. 

Vol. IV. 7140-45, 7482-68. 
7494-taJ 

Motion on Address by the President 
V'tll. I, 596-603. 

Htates Reorganisation Bdl: 
Motion to refer to Joint Com· 

mittee. 
Vol. IV, 6396-99. 

Consideration of clauses. 
Vol. VII. 2246-47. 2301 

NATION BmLDlNG ACTIVITIES 
Demands for Grants, 1956-57: 

Ministry of Defence: 
Motion to reducp. the Demand: 

Failure to CO-Ordin3te the 
defence machinery with 
civilian efforts in providing 
a trained labour force tor 
nation building, capable of 
being switched over for 
defence purposes. 
Vol. n, 3I8G--3243. 3244, 

32~1I. 

NATIONAL AND FESTIVAL PAID 
HOLIDAYS BILL [btl Shri 
Nambiar]: 

See under "Bill(s)". 
NATIONAL ARCHIVES: 

Demands for ,rants, 1956-57: 
Education: 

Motion to reduce the Demand: 
Detects in administration 

of --. 
Vol. m, 2388-M23, 8427. 

5428-82. ,_.------------_._-----_._------
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NATIONAL ARCHIVES: contd. 
.Demands for Grants, 1956-57: .contd. 
Miscellaneous Department~' mci 

Expenditure under the Ministry 
of Education: 
Motion to reduce the Demand: 
. Lack of sutllcient accommodA-

tion in --. 
Vol. III, ~1L5423, 5428-

82. 
NA~IONAL CADET CORPS: 

Demands for Grants, 1956-57: 
.. Defence Services, E1fective-Air 

Force: 
Motion to reduce the Demand: 

Necessity for -expanding the 
Air wing of the --

Vol. II, 3180-3243, 3253, 
3253-3314. 

Defence Services, Effective-Navy: 
Motion to reduce the Demand: 

Need for expanding the Navy 
Wing of the N.C.C. 

Vol. II, 3180-3243, 3252, 
3253-3314. 

NATIONAL CADET CORPS, CEN-
TRAL ADVISORY COMMITI'EE 
OF: 

Motion re election to the Com-
mittee. . 

. Vol. I, 974. 
~ATIONAL COAL DEVELOPMENT 

CORPORATION (PRIVATE) LTD.: 
See "Coal Development Cor-

poration (Private) Limited, 
National". 

NATIONAL DEVELOPMENT (PEO-
PLE'S PARTICIPATION) BILL 
[by Shri M. L. Dwivedi]: 

See under "Bill (s) ". 
NATIONAL DISCIPLINE SCHEME: 

Half-an-hour discussion re --. 
Vol.' V, 9852-64. 

NATIONAL EXTENSION SER-
VICE: 
nemands for Grants, 1956-57: 

Miscellaneous Departments and 
Expenditure under the Minis-
try of Finance: 
Motion to reduce the Demand: 

Ineffective implementation 
of scheme under Com-
munity Projects, Com-
munity Development 
Bloeks and ---
Vol. m, 5488-98, 5504-

NATION 
contd. 

EXTENSION SERvice: 

Demands for Grants, 1956-57-
Travancore-CoclUn: 

.' . Community Developmenl 

Projects: 
Motion to reduce the Demand: 

Failure of Government te 
include any scheme in --
and Community Project in 
Nedumangad and Chir.-
yinkH Taluks. : 

Vol. V, 8301, 8314~6. 
President's Address: 

Community Projects and --. 
Vol. I, 7-8, 15-16. 

Resolution re appointment of a 
Committee to examIne CODl4 
munity Projects and -- Schemes. 

Vol. I, 1403-54-
NATIONAL FEDERATION OV 

INDIAN RAn.WAYMEN: 
Demands for' Grants 1956-5'7-

Rail1ays: 
Railway Board: 

Motion to reduce the Demand 
Refusal to recognise the -

as emerged out of the 
Madras Convention held 
in May. 1955 . 
Vol. II. 1899-1932, 19Sa. 

. 1970-2040. 
NATIONAL FOOD AND .AGRICUL-

TURE ORGANISATIoN LIAISON 
COMMITTEE: , .. 

Motion re election to the Com-
mittee. 

Vol. IV, 6955-56. 

NATIONAL illGHWAYS: 
Demands for Grants, 1956-57: 

Communications (Including 
National Highways): 
Motion to reduce the Demand: 

Need for construction of 
bridges over all major 
rivers connecting high-
ways. 
Vol. II. 3460-3;516, 3510, 

3520--33. 
Ministry of Transport: 

Motion to reduce the Demand: 
National. . Highways. . and 

bridges"in Kamataka. 
Vol. II, 3460-3516, 151', 

3520-33. 39, 5541-5602. 
----------~-----------~ .-.~ _ .. 
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NATIONAL HIGHWAYS BILL: 

s~~ under "BJll")". 
NATIONAL INDUSTRIAL DKVELOP-

M.EN'l' CORPORATION: 
S~e "IndU8tr~al Development Cor-

poration, National". 

NATIONAL INSTRUKBNT 'lAC-
TORY: 

Dem80d. for Granta, 1958-5'1: 
Capital Outlay of the :Ministry of 

Production: 
Motion to reduce the Demand: 

Delay in reorganising ~he 

Vol. llI, 4422-77, 4481, 
4481-4534, 4541-53. 

Other Orpnisations under the 
Ministry of Production: 
};;otion to reduce the Demand: 

Working of the -- with 
special reference to the con-
dition of workers and other 
employees. 
Vol. III, 4422-77, 4478, 4481-

4534, 4541-33. 

NATIONAL MALARIA CONTROL 
SCHEME: 

See ''Malaria Control". 

NATIONAL SAMPLE SURVEY: 

Presentation of General Budget. 
ID55-56: 

Examination of the unemploy-
ment problem of the Central 
Statistical Department· and 
--. 

Vol. I, 1183-14. 

NATIONAL SMALL INDUSTRIES 
CORPORATION: 

Presentation of General Budget, 
lN6-S7: 

Setting up of. 
Vol. I. 1100-111. 

NATIONAL VOLUNTEER FORCE 
BILL: 

See under "Bill(s)". 

NATlONALISATION: 

Demands tor Grants, 1918-1": 
Mines: 

Kotion to reduce the Demand: 
Need for ._- of all mines fa 

the country. 
Vol. III, 4557-90, 4591. 

4594-4816, 4680--4181. 
Ministry 'of Irrigation and Power: 

Motion to reduce the Demand: 
Desirability of nationalisinC 

large private electricity 
undertakings such.. the 
Calcutta Electric Supply 
Corporation. 

:Vol. III, 4095, 4096---414!, 
4148--85. 4188. 4188--4247. 

Reeolution re -- of collieries. 
Vol. IX, 1590-1611.. 

Resolution re -- of tea industry. 
Vol. X. Sl1S-21t. 

Statement OA progre's rf: -- of 
insurance. 

VoL VIII, 4886-71. 

NATURAL RESOURCES AND 
SCIENTIFIC RESEARCH. MINIS-
TRY OJ': 

Demands for Excess Grants. 1951-5%. 
Vol. VII, 3922-fi4, 1956. 

Demands for Grants, 1958-57: 
Vol. III, 4555. 455'1-92. 4584-

4616. 4680-4702. 

Motion to reduce the Demand: 

Failure to make public the: 
agreement regarding Stan-
vac Project for oil explora-
tion in West Bengal. 

Vol. III, 4557-90, 4592, 4594-
4616. 4880-470%. 

Increasing the .staff for exploit-
ing the natural resOurces of 
the country. 

Vol. 01. 4557-91. 4594-4616. 
4880-4702. 

Lack of proper investigation 
in the Warkala fonnations. 

Vol. 1II. 4557-91. 4594--4816. 
4880-470%. 
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NATURAL IUl:SOURCES AND SCIElf-
TD'lC RESEARCH, MINISTRY OF: 
contd. 
Demands for Grants, 1156-57: caRtd. 
KotiOlU to reduce the Demand: 

contd. 
Non-exploitation of lignite in 

the Warkala region and mica 
and rare earths in Travaneore-
Cochin State. 

Tol. III, .5a7-81, .59~16, 
4680-4702. 

Payment of inadequate compen-
sation to persons of Ramnagar 
area in Arambag sub-division 
in district of Hooghly due to 
damage caused in course of 
seismic regration-survey by 
Stanvac project. 

Vol. III, .55'7-90, .591, .51M-
4816, 4680-i702. 

Policy pursued in the matter of 
exploitation of natural gas 
and coal. 

Vol. III. 4557-91, 4594--4816, 
4680-4702. 

Working of the Ministry. 
Vol. III, 4557-91, 4594-4616, 

4680-4702. 
Demands for Grants on Account, 

1958-57. 
Vol. II, 2219, 2232. 

Demands for Supplementary Grants, 
1956-57. 

Vol. X, 3236-54. 
Motians to reduce the Demand: 

Delay in submission of the re-
port of the Committee on the 
location of a new oil refinery 
in India. 

Vol. X, 3237-41, 3242, 3243-53. 
Emoluments of foreian experts. 
Vol. X, 3237-41, 3242, 3243-33. 
Lack of proper geological survey 

and lack of proper emphasis 
in areas where mineral indus-
try is undeveloped. 

Vol. X, 3237-41, 3242, 3243-53. 
Need to revise t.he oil agree-

ments now in force. 
VoL X. 321'7-41, 12-12, 324.1-51. 

HAUTANWA: 

Demancb for Grants 19aa~57-RaU
waYI: 
Railway Board: 

Motions to reduce the Demand: 
Extreme over·crowding on tbe-

Gorakhpur-Nautanwa and. 
Gorakhpur-Chitauni branch. 
lines. 
Vol. II, 18D9-1932, 1935,. 

1970-20010. -Failure to construct Rudarpur--
Deoria-Kasia-Nautanwa link 
before the Buddha Jaywanti 
Celebration to be held in May .. 
1858. 
Vol. II, 1899-1932, 1935, 1970-

2040 .. 
Failure to extend the project' 

for Ruderpur-Deoria-Kushi-
nagar-Nautanwa railway line 
border in vicinity ot Lumbini, 
the bi.rth place of Lord Buddha .. 

Vol. II, 1899-1932. 1935, 1970-
2040. 

NAVAL DOCKYARD(S): 

Motion for Adjournment: 
Strike by civilian employees of' 

- and Depots at Bombay. 
Vol. IV, 5623-26, 5761-85. 

NAVAL VESSELS AND EQUIP-
MENT: 

Demand; for Grants 1956-57: 
Defence Services, Effective---

Navy: 
Motion to reduce the Demand: 

Policy of purchases and loans 
of -- from the United 
Kingdom. 

Vol. II. 3180-3243, 3252. 
3253-3314. 

NAVAL VOLUNTEERS AND AUXI-
LIARIES: 
Demands for Grants, 1956-57: 

Defence Services, Effective-
Navy: 
Motion to reduce the Demand: 

Need for building up Naval 
Volunteers and Naval 
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..NAVAL VOLUNTEERS AND AUXI-
LIARIES: contd. 
Demands for Grants, 1956-57: contd. 

Defence Services, Effective-
Navy: contd. 
Motion to reduce the Demand: 

contd. 
Auxiliaries, especially from 
among the coastal ! ea-
faring classes. 
Vol. II, 3180-3243, 3253, 

3253-3314. 

:NAVALRAI, SHRI LALCHAND: 
Death of. 

Vol. I, 971. 

1fAVY: 
Demands for Gunts, 1956-57: 

Defence Services, Effective-
Navy: 
Motions to reduce the Demand: 

Insufficiency of our --. 
Vol. II, 3180-3243, 3253, 

3253-3314. 
'Need for subsidising rowing, swim-

ming and aquatic clubs and 
utilising such organisations recruit-
ment to the -- and naval 
auxiliaries. 
Vol. II, 3180-3243, 3252. 3253-

3314. 
Ministry of Transport: 

Motions to reduce the Demand: 
Need for naval co-operation in 

building ship; for coastal 
trade. 
Vol. n, 3460-3516, 3520-33. 

Provision for easy conversirm of 
merchant vessels for naval use in 
emergencies. 

Vol. II. 3460-3516, 3520-33. 

.fiAWGARH: 

Demands for Grants, 1956-57-Rail-
way~: 

Railway Board: 
Motion to reduce the Demand: 

Failure to extend the project 
for Ruderpur-Deoria-
Kushinagar-Nautanwa rail-
way line up to -- along 
Nepal border in vicinity of 
Lumbani, the birth place of 
Lord BUddha. 
Vol. II, 1899-1932, 1935, 

19'70-2040. 

NA YAR, ,SHRI V. P.: 

Bihar and West Bengal (l'raDBfer of 
Territories) P"ll: 
Motio~ for extension of time tOC' 

~resentation of report of Joint 
Committee. 

Vol. vn, 2828. 
Business of the House. 

VOL IV, 6701 
Vol. V, 8933. 

Calling Attention" to Matter aI. 
Urgent Public Importance: 
Lock-out hi cashew-nut factories. 

Vo1.V. 9418-1'. 

Central Sales Tax Bill: 
Motion to consider and amend-

ment to refer to Select Com-
mittee. 

Vol. IX, 1825, 1827, 1831-44. 

Demands for Grants, 1956-5" 
pertaining to the Ministry of Iron 
and Steel and motions to reduce 
the Demands. 

Vol. Ill, 5153, 5164, 5178-80. 

Demands for Grants, 1956-5' 
pertaining to the Ministry ~ 
Labour and motions to reduce the 
Demands. 

Vol. III, 48'11. 

Demands for Grants, 1956-57 
pertaining to the Ministry of 
Natural Resources and Scientific 
Research and motions to reduce 
the Demands. 
Vol. III, 4557, 4564-73, 4574, 4591, 

4592-93, 4594, 4693. 

Demands for Grants, 1958-" 
pertaining to the Ministry 04. 
Transport and motions to reduce 
the Demand', 
Vol. II, 3491, 349~504, 351', 

3518, 3519-20, 3538, 3530, 3531, 
3531. 

Demands for Grants, 1958-81 
pertaining to Tranvancore-Cochin 
and motions to reduce the 
Demands. 
Vol. V, 8274-7'7, 8280. 8281-82, 
8Z8~7, 8291--93. sm, 2095---Y9, 
8300, 8301--03, 8304, 8308--01, 

8312, 8319-28, 8S45. --_ .. _--_._._---._--------------- ----
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NAY AR, SHRI V. P.: contd. 

Demands for Grants, 1956-57-Rail-
way and motions to reduce the 
Demands. 
Vol. II, 1988, 1998, 2018-22, 2082, 
2083, 3085, 2085, 2256, 22'57, 2258. 

Demands for Supplementary Grants, 
1955-56-Railways and Demands 
for Excess Grants, 1950-51, 1951-
52, 1952-53-Railways. 

Vol. II, 2338, 2341. 
, 

,', 

Demand; fOr Supplementary Grants, 
1956-57 pertaining to the Ministry 
of Home Mairs and motions to 
reduce the Demands. 

Vol. X, 3148-50, 3184. 
Demands for Supplementary Grants, 

1956-57 pertaining to the Ministry 
of Natural Resources and. Scienti-
fic Research and motions to reduce 
the- Demands. 

Vol. X, 3237-41, 3242. 

Demands for Supplementary Grants, 
1956-57 pertaining to the Ministry 
of Production and motions to 
reduce the Demands. 
Vol. X, 3212-16, 3222, 3225, 3226, 

3227, 3228, 3229, 3230. 

Discussion on Report ot Jaundice 
Enquiry Commmittee. 
Vol II 2356, 2369 2508-11, 2516, 

. , , 2524. 
Discussion on Rules re. emergency 

recruitment to I.A.S. 
Vol. V, 10187. 

Electricity Supply (Amendment) 
Bill: 
Consideration of clauses. 

Vol. X, 2571. 
Faridabad Development Corporation 

Bill, 1958: 
Motion to consider the amend-

ments made by Rajya Sabha. 
Vol. X, 4094. 

Finance Bill: 
Motion to consider. 

Vol. IV, 5680, 5682, 5684-93. 
General discussion of the Travan-

core-Cochin Budget, 1956-57. 
Vol. V, 8144, 8156, 8161, 8163, 8188. 
8202-11. 8228, 8231, 8232, 8235. 
8238 8245-46, 8247, 8248, 8255, 

, 82M. 

NAYAR, SHRI V. P.: contd. 

Half-an-hour discussions re. 
Cement. 
Vol. IV, 6819-23, 6826, 6829, 8SS0. 

Development of mineral resources 
of Kerala. 

VoL IX, 1908-10, 1913, 1915. 
Hindu Adoptions and Maintenance 

Bill (as passed by Rajya Sabha): 
Motion to consider. 

Vol. X, 2Mi. 
Indian Medical Council Bill (M 

passed by Rajya Sabha): 
Motion to consider. 

Vol. X, 2350, 2351, 2352, 2384-
94, 2418. 

Indian Tariff (Amendment) Bill: 
Motion to consider. 

Vol. IX, 159-73. 20], 2OZ. 
Industries (Development ano 

Regulation) Amendment Bill: 
Motion to consider. 

Vol. IX, 219, 221, 229-41. 

Inter-State Water Disputes Bill (88 
passed by Rajya Sabha): 
Motion to consider. 

Vol. VII, 3002, 3004. 

Kerala State Legislature (Delega-

tion of Powers) Bill: 
Motion to consider. 

Vol. X. 3547-54, 3572, 85'14. 
3575, 3578, 3583, 3~84. 

Consideration of clauses. 
Vol. X, 3585, 3586. 

Manipur (Village Authorities In 
Hill Areas) Bill: 
Motion to consider. 

Vol. IX, 100. 

Consideration of clauses. 
Vol. IX, UI. 

Motion(s) for Adjournment: 
Agitation re establi hment of a 

Bench of Kerala High Court at 
Trivandrum. 

Vol. IX, 1274-76. 
Closure of cashewnuts factories In 

Kerala. 
Vol. X, 4075, 4078. 

Formation of Ministry in Tranvan-
core-Cochhl. 

Vol. II, MM-IT. 



MAYAR, SBRt v. P.: eoatcl. 
Motion re Report of U.P.S.C. fot 

18H-58. 
Vol. X. 4287, 4280-92, 081, _T, 

Motion re workin, of Preventive 
Detention Act. 

Vol. V, 10070. 
Motor Transport lAbour Bilt [B1I 

Shri A. Ie. Gopalan]: 
Motion to consi'der. 

Vol. X. 4015-19, 4028. 
Motor Vehicles (Amendment) Bill: 

Motion to refer to Joint Com-
mittee. 
Vol. VII, 3031-4&. 3059, 3078, 

3079. 
Motion to consider as reported oy 

Joint Committee. 
Vol. IX, 1392. 

Question of privilege: 
Warrant of arrest for a member 

during Se~sion. 
Vol. D. 1823. 1828. 

Reserve Bank of India <Amend-
ment) Bill: 
Motion to consider. 

Vol. VI, 342. 
Resolution re appointment of a CODl-

mittee on industrial and eom-
mercial State undertakinls. 
Vol. In. 5323, 5328-34, 5343, 5348, 

5352. 
Resolution re enquiry into working 

of Income Tax Department. 
Vol. VI, 432-11, 447, 451, 453-82, 

465,466. 
'Resolution re nationalisation tJI. 

banka. 
Vol. IV, 8830, 8832-19, 8848, 8848, 

8657, 6658, 8659, 8880, 8881. 
Resolution re President's Proclama-

tion re Kerala. 
Vol. IX, 1669, 1672, 1693, 1815, 

1718, 1758-64, 1775, 1782, 1784. 
Besolution re President's Proclama-

tion re Travancore-Cochin. 
Vol. In, 3798, 3804, 3809, 3819, 

3820, 3821, 3834, 3837, 3841, 3843. 
River Boards Bill (as passed by 

Rajya Sabha): 
Motion to eODsider. 

Vol. VII, 2719, 2723-25. 2726, 
2727, 2728. 

NAYAR, SHRI V. P.: t'mater. 
Rule] Committee: 

Motion re Third Report. 
Vol. IV, Mil. 

Atates Reorganilation Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. IV, 88'1L 

Motion to consider as reported by 
Joint Committee. 

Vol. VI, 1541.. 
Consideration of clausea. 

Vol. VI, 1'110, 1772, 1798-1801. 
~802, Z141-46, 2151-5Z. 

Vol. VII, 2265, 2282, 22a, 21ST. 
2293, 2295, 2320. 2323, 2381--87 .. 
2439, 2440, 244200U, 2448, 2447. 
2478, 2492--2500, 2508, 2512, 2871. 
2572, 2581, 2184, 2585, 2588-81. 
2596, 2637, 2696, 2899, 2'109, 2'110. 

Travancore-Cochin State Legisla-
ture (Delegation of Powers) Bill: 
Motion for leave to introduce. 

. Vol. V, 8830-11. 
Motion to consider and amendDlen~ 

to circulate and to refer to Select 
Committee. 

Vol. V, 9744, 9746, 9748. 
Consideration of clauses. 

Vol. V, 9751, 9'152, 9755-58, 9759, 
9768, 9771, 9'l'l2, 9773. 9778, 9'78. 

. Unemployment Relief Bill (bV Shri 
V. P. Navar): 
Motion to circulate. 

Vol. VII, 2883-85, 2886, 288T, 
2889, 2890, 2891-2900, 2901, 

2905, 2908, 2910-12. 
Union Duties of Excise (Distribu-

tion) Amendment Bill: 
Motion to consider. 

Vol. X, 3588-91, 3'714-1'. 
Warrant for arrelt of. 

Vol. I, 711. 
NEDUMANGAD TALUK: 

Demands fOr Grants, 1958-57-
Travancore-Cochin: 
Community Development Pro-

jects: 
Motion to reduce the Demand: 

Failure of Government to 
include any aeheme in 
National Extension Service 
and Community Project ill 
Nedumangad and Chirayin-
kil Ta1u1es. 

Vol. V, 1301, 831 ........... 
------------------------------------
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NEDUMANGAD TAIJUK: cemtd. 
Demands for Grants 1956-57-Tra-

vancore-Cochin: contd. 

Irrigation: 
Motion to reduce the Demand: 

Failure of Government to 
increase Irrigation facilities 
in Nedumangad and Chira-
yinkil Taluks by harnessing 
the Vampanapuram river. 

Vol. V, 82U3, 8114-41. 

Scientific Department.: 
Motions to reduce the Demand: 

Indifference of Government in 
working out a plan ~. exploit 
the graphic in --, and 
Moovatapuzha Taluk. 

Vol. V, 8272, 8314-4fS. 
Policy ot Government in allowin, 

private owners to exploit the 
chryso-berye stone. in --. 

Vol. V, 8272, 8314-46. 

'NEEMUCH: 

Demands for Grants, 19!JCI-57: 
Opium: 

Motion to reduce the Demand: 
Discontent prevailing in 

Opium Factory sta1f at --
on account of continued 
insecurity of service. 
Vol. m, 5"88-98, 5504-St, 

5540, 5541-5602. 

RelAtions with State.: 
Motion to reduce the Demand: 

Disapproval ot policy of recruit-
ment to Central fteleM'e 
Police at --. 

. / Vol. III, 4938-58, 4961-.5.028, 
// / 5050, 5051-5110, 5111-28. 

rr.tHRU, SHRI JAWAHARLAL: . 
\-.. Agreement on the Canada-India 

Colombo Plan Atomic Reactor 
Project and messages exchanged 
between the Prime Ministen of 
Canada and India and statement 
thereon-Laid on the Table. 

Vol. V, 771t. 
v Brief recital 01 facts: Border incl-

dents at Huuainiwala-Laid OIl 
the Table. 

Vol. II, S050-11. 

NEHRU, 
contd. 

SHRI JAW AIIARLAL: 

Co Busines. Admory Committee:' 
Motion re Tbirty-ei,hth, Report. 

Vol. VI, 631-11. 

8uaine. of the House. 
Vol. III, 3599, 3711, 3712. 

Vol. V, 8503-06, 8509, 8511-11. 
Vol. VII, 2219, 2220, 42"8-41. 

Vol. VIlI, 514'. 
'. ~on on Second Five Y ... 

" Plan. 
V1)I. V, 1501-06, 8101.. 

Ull-ll. 
'~., . Statement on Suez Canal issue. 

Vol. VII, 221i, 2Ut. 

1 Callin, Attention to Matter(.) fill. 
Ur,ent Public Importance: 
Compensation by Pakistan in eoa-

nection with Nekowal incident. 
Vol. VII, 278S-a. 

Continued ftrin, by Pak.Wiia 
forces into Indian territory. ': ' \ 

Vol. V, 111I7S-'74 

Disturbances at Kalka Railwar 
Station.' 

Vol. V, lOOle-l'Y. 

Government's policy with re ..... 
to Aliena.' r . 

Vol. V, 810'7-08, tlli. 

\ Constitution (Amendment of 1be 
- Sixth Schedule) Bill (bll .Sh1'imGtt 

Khonmen): 
Motion to conaider.) 

Vol. VII, 4343-41. 

neath of Dr. Ambedkar. 
Vol. X, 20511-•. 

DeIWth of Dr. H. C. Mookerjee. 
Vol. VII, 2514-11. 

Death of Shri G. V. Mavalanker. 
Vol. I, 857-51. 

I, Demands for Grants, 1956-157pw-'.-
tainin, to du!,MinisP'Y of Defence, 

, 18nd motions 'to reduce lie 
'. Dernanda. 

Vol. D, 1270-". 

.. ' < 
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ccmtd. 
~lbemands for ,g,rants. 1956-57 per-

tainin~to th~ ~inistry of External' 
Affairs and motions to reduce the 
Deman s. 

Vol. III, 3601, 3707, 
3724-52. 

Demands for Grants, 1956-57 per-
taining to rTravancore-Cochiii,; and 
motions t<f" !-educe the Demands. 

Vol. V, 8343-44. 
\ Demands for Supplementary Grants, 

1956-57 r~1 to t,Nt r)(mb-
tries of Commerce and Industry, 
J'inance, Food and Agriculture, 
Home Affairs and Transport:j , 

Vol. VII, 3851. 
~." DiaeU88ion re leakage of Budget 

proposals. 
Vol. II, 3140, 3141, 

31113-67. 
\ 'Diaeussion r, strike situation in 

JCharagpur. 
Vol. V, 9819-27. 

Dinentient Report of Netaji Enquiry 
Committee-Laid on the Table. 

Vol. X. 2639, 2840. 

.leetion of Deputy Speaker. 
VoL n, 3039-40. 

Eect10n of Speaker. 
Vol. n, 1954--56. 

\_.Balf-an-hour discussion re cultural 
delegation to U.S.S.R. and East 
JIurope. 

Vol. X, 278D-r96. 

\. JlJndu Succession Bill (as passed by 
Rajya Sabha): 

',Motion to conllder.; 
- Vol. IV, 6611, 

/Cenalderation of clauses. 
Vol. IV, 7400-01, 7804, 

'7805·08, 7607. 

Motion to pus, as amended. 
; Vol. IV, 77~9. ) 

JobIt Statement by Prime Ministers 
of BUnDa, Ceylon, Indonesia and 
lndia-Laid on the Table. 

Vol. IX, 1" 
-- -------_.. -----'--- .. -------_ .. -.. ----------

NEHRU 
contd. 

SHRI JAWAHARLAL= 

'v Motion(s) tor Adjournment: 

Alleged lathi-charge by Delhi 
Police. 

Vol. III, 5363, 5364·61i. 

-... Alleged occupation of Kachcha 
Thivu Island by Ceylon Govern-
ment. 

Vol. III. 3594. 

Bri\iah Prime Minister's state-
ment on Suez issue. 

Vol. VIII, 6963-67, 6968. 
-Clash between Indian and PakiS-

tani army units at Hussainiwala 
Headwo.rks. 

Vol. II, 3035. 

DiAturbances at Kalka Railway 
station. 

Vol. V, 10016-17. 
Gllvernment'i attitude to Five-

power Reeolution on Hungary. 
Vol. IX. 2', 

Impending retrenchment M 
Defence employees. 

Vol. VII, 678', 
l'lC:ursion by Pakistan Army into 

Chhad Bet in Rann of Kutch. 
Vol. I, 572-73, 574. 

Insult to special envoy of india at 
Karachi on Pakistan Republic 
Day. 

Vol. III, 3587-88, 3590--93. 

'_Leakage of budget proposals. 
Vol. I, 1458, 1459-1460. 

'Madras-Tuticorin train disaster. 
Vol. IX, 988, 993-97, 999. 

'Strike of civilian employees of 
Naval Dockyard and Depots at 
Bombay. 

Vol. IV, 5625. 
Train accident between Jadchcrla 

and Mahbubna,ar. 
Vol. VIII, 5JJ9-4O. 

-..olation of Indian territory by 
Port:u,uese _ ama.d forces. 

'., Vol. I. 22. 21. 
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SHRl JAWAHARLAL: 

, Motion on Address by the President. 
Vol. 1,,809-33, 

vMolion rt Dr. Appleby's Report OD 

re-examinatiou of India's admin-
iltrative aYltem. 

Vol. VIII, 6567-69, 
6594-6605, 

.\,Mouon re ejection of Deputy-
speal,cr. 

VoL II, 3036. 

'"Motion "re eleet~on of Speaker. 
Vol. II, 1953. 

\ Motion re intern.ational situation. 
Vol. IX, 371-93, 473-74, 475, 489, 
499, 500, 50s, 506, 507, 508, 570-

600. 

Motion re situation 'in Nala Hills. 
Vol. VII, ~191, 4209, 4224-42. 

N~ji Enquiry Committee Report-
Laid on the Table .. 

Vol. VIII; 6611. 

OSee Memorandum re Indian 
Foreign Service Branch 'B' (Initial 
COIUItitution) Rule.-Laid on the 
Table. 

Vol. X, 2640. 

Point re Draft Constitution for 
Jammu and Kashmir. 

Vol. !:X, 268. 

Prime Minister's statement on 
CommOllwealth Prime Minister', 
Conference and his visit abroad. 

Vol. VI, 1556-63. 

Report of Planning Commission on 
Second Five Year Plan-Laid on 
the Table. 

Vol. V, 8361-66. 

'iteIIoluUon re nuclear and thermo-
nuclear teIrt.J. 

Vol. IX, 352-61. 

,MaO!utlon re Second Five Year 
Plan. 

Vol. V, 9383-9405. 
Vol VIll, '7111-14.. 

NEHRU 
contd. 

SHRI JA WAHAlU.AL: 

Scheduled Castes and Schedulecli 
Tribes Orders (Amendment) Bill: 
Motion to pass, as amended. 

Vol. VIII, 6550-51, 6552. 

Secondo Annual Report (1955-56) of 
Organisation and Methods Divi-
sion-Laid on the Table. 

Vol. V, 10026. 
Statement by Shri C. D. Deshmukh 

re resignation from office of 
Minister. 

/ Vol. V, 821-22. 
\/Statement on foreign affairs. 

Vol. II, 3041-50. ... . 
Statement on industrial policy of 

Government. 
/ Vol. IV, 6690 __ . 

VStatement re international situation. 
, , ,Vol. IX, 26O-d1J. 

'('Statement re leakage of Budget pro-,' ..... ' 
. posals. 
.... ~, Vol. II, 20a9, 2244, 2245, 2246-

"..... 48, 2249, 2250 .. 

-Statementre Netaji Enquiry Com-
mittee Report. 

Vol. VIII, 6611-15.. 

Statement re Report of the Planning, 
Commission on Second Five Year 
Plan. 

Vol. V, 8361~. 

"'-Statement re Suez Canal i88ue. 
Vol. VII, 21136--« .. 

'.abate. Reorganisation Bill: 
Motion for extension of. time tor' 

presentation of report of Joint 
Committee. 

Vol. V, 3138, 31& 

,X Motion to consider as reported by 
Joint Committee. 
~ol. VI, 999, 1417, 1418, 1504-

22. 

v'Motion to pay, as amended. 
:Vol. VII, 2798-281Z'. 

\Statistical infonMtion re workinl of 
Preventive Detention Act--t..14 
on the Table. 

Vol. V, 81a 
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JlDRU, ...... SHRI JAWAHARLAL: 

\. Treaty of cession of certain French 
-.tabliahmentl-Laid on the 
Table. 

. ,I. 

Vol. V, 8'111-11. 1/ 
aEHRU, SHRlMATI SHIVRAJVATI: 

Abducted Penons (Recovery and I 

Restoration) Continuance Bill: 
Motion to consider. 

Vol. IX, 7e~68. 

Constitution (Ninth Amendment) 
Bill, 11158: 
Motion to refer to Joint CCD-

mittee. 
Vol. IV, 8110-22. 

-Criminal Law Am~ndment BiU (b1/ 
Shri M. L. Agrawal): 
Motion to consider and amend-

ment to circulate. 
Vol. IX, 954. J~. 

. Delhi Tenants (Temporary Protee-
lion) Bill (u paued by Raj,. 
Sabha): 
Motion to consider and amend-

ment to refer to Select Com-
mittee. 

Vol. X, 4257-eo. 
-mectricity (Supply) Amendment 

Bill 1958: 
Motion to refer to Select Com-

mUtee. 
Vol. VII, 3320-22. 

-General discussion of the General 
Budget, 1858-57. 

Vol. II, 280&-14. 
-General discussion of the Railway 

Budget, 1958-57. 
Vol. II, UI08-0I. 

Hindu Adoptions and Maintenance' 
Bill (as passed by Rajy. Sabha). 
Motion to consider. 

Vol. X, 2887-75. 29U. 
ConsideratiOn of clauses, 

Vol. X, 3022-21, 3025. lOST, 
30M--46. 

Hicldu Succession Bill (u pueecl '" 
'Raj),a Sabha l : 
Motion to consider. 

Vol. lV. 8812-18. 

NEHRU, SHRIMATI SHl~:VATI: 
coat .. 

HINDU SUCCESSION BILL (lUI 
passed by Rajya Sabba): eontcl. 
Motion to paas, as amended. 

VOl. IV, 718f. ?,n. 
Indian Penal Code (Amendlnet) 

Bill [amendmem of HCtWm .,: 
bit Shri D4bhil: 
Motion to consider. 

Vol. VII, 2870--'72, 288Z. 
Motions re Representation of tIae 

People (PreparatiOn of EledDnJ 
RoUs) Rules. 

Vol. VIII, all-I •. 

Resolution re Second Five Y_r 
Plan. 

Vol. V, 9881. 
Vol. YIn, ....... 11, 8894, ., •. 

Suppression of Immoral Trame ia 
Women and Girls Bill: 
Motion to consider as reported tty 

Seleet Committet'o 
Vol. IX, 1416-81. 

Supreme Court <Number of Judpl) 
Bill: 
Motion to pus. 

Vol. VII, aat. 
Terminal Tax on Railway Pall8ell .... 

Bill: 
Motion to cOl\ldder. 

Vol. IX, 829-11. 
Women'a and Children's InstituUClllS 

Licensin, Bill [b1/ Shrima« JlCOfR-
lendu Mati S"CIh]: 
Motion to consider, as ret»Orted by 

Select Committee. 
Vol. X, 2187~". 

Youn, Penons (Harmful Publica-
tions) Bill: 
Motion to conlider. 

Vol. IX, 81t-H. 
NJ:HRU, SHR1l4ATI UMA: 

Abducted Persons (Recovery .... 
Restoration) Continuan~ Bill: 
Motion to consider. 

Vol. IX, 744-48, TI5. 
Death of Shri G. V. Mayalankar. 

Vol. I, H4-1i_ 
General ctiJc:uHion of the Rail..,. 

Budget, IH8-57. 
Vol. R, 17 ..... 

-------- -----
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NEHRU, SHRlMATI UMA: contd. 

Hindu Adoptions and Maintenance 
Bill (as passed by Rajya Sabha): . 
Motion to consider. 

VOl. X, 2971-74. 

Hindu Marriage (Amendment) Bill 
(by Shrimati Uma Nehru) (as 
passed by Rajya Sabha): 
Motion to consider. 

Vol. X, 2168-59. 

Motion to pass. 
Vol. X, 2159. 

Hindu Succession Bill (as paued by 
Rajya Sabha): 
Motion to consider. 

Vol. IV, 8849--54. 

Consideration of clauses. 
Vol. IV, 7554. 

Resolution re scholarships for child-
ren of political sufferers. 

Vol. X, 3098-3100. 

Resolution re Second Five Year 
Plan. 

Vol. VIII, 6938-45. 

Suppression of Immoral Traftlc in 
Women and Girls Bill: 
Motion to consider as reported by 

Select Committee. 
Vol. IX, 1533--38. 

Women's and Children's Institutions 
Licensing Bill [by Shrimati Kam· 
lendu Mati Shah): 
Motion to consider, as reported by 

Select Committee. 
Vol. X, 2183-65. 

IfEIVELLI LIGNITE CORPORATION 
(PRIVATE) LIMITED: 

Demands fQr Supplementary Grants, 
1956-57: 
Other Capital Outlay of the Min-

istry of Production: 
Motion to reduce the Demand: 

Plight of workers in Neivelli. 
Vol. V, 3209-35. 

Working of --. 
Vol. X,3209-35. 

109 LSD.-3l. 

NEKOW AL INCIDENT: 

Calling Attention to Matter of 
Urgent Public Importance: 
Compensation by Pakistan in con-

m.ction with --. 
Vol. m, 2765-68. 

NELLORE: 
Demands for Granta, 1956-57-Rail-

ways: 
Construction of New Lines-Capi-

tal and Depreciation Fund: 
Motion to reduce the Demand: 

Survey of Kazipet-Macherla-
N ellore line. 
Vol. II, 1899-1932, 1949, 

1970-2040. 
Miscellaneous Expenditure: 

Motion to reduce the Demand: 
Need to take up the survey for 

linking Kazipet with-
via Macherla with a view 
to exploit the enormous 
coal deposits in Hyderabad 
State. 
Vol n. 1899-1932, 194'7. 

1970-2040. 
Ordinary Working Expenses-

Repairs and Maintenance: 
Motion to reduce the Demand: 

NEPAL: 

Delay in construction of --
railway .• tation, Southern 
Railway. 
Vol. II, 2041-98, 2084. 

2089-2133. 

Demands for Grants, 1958-57: 
External Mairs: 

Motion to reduce the Demand: 
Our relations with border 

kin,doms of --, Bhutan, 
Sikkim and Tibet. 
Vol. m, -3600--.86, 3688. 

3689-3708. 3'72()......63 , 
3764-75. 

NESAMONY, SRBI: 
General discussion of the Travan-

core-Cachin Budget, 1956-57. 
Vol. V, 8238-41. 
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NESAMONY, SHRI: contel. 

States Reorganisation Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. VI, 1095-1100. 

Consideration of clauses. 
Vol. VI, 1710, 1713-14, 1898-1904. 
Vol. VII, 2294-95, 2306, 2330, 

2331, 2334-39, 2352, 2353, 
2355, 2356, 2359, 2360, 2361, 
2366, 2506-08, 2566, 2684, 
2688, ~696. 

NETAJI ENQUIRY COMMITTEE: 
Dissenti'ent Report-Laid on the 

Table. 
Vol. X, 2639-40. 

Report-Laid on the Table. 
Vol. VIII, 6611. 

NEVATIA, SHRI: 

General discussion of the Railway 
Budget, 1956-57. 

Vol. II, 1737--42. 
Leave of absence granted to --. 

Vol. VIII, 6985. 

NEW DELHI CAPITAL OUTLAY: 

Demands for Grants, 1956-57. 
Vol. III, ~21-53. 4361-96, 

4400-16, 4418. 

Demands for Grants on Account, 
1956-57. 

Vol. n, 2219, 2243. 

NEWSPAPERS: 

Registration of Newspapers (Cen-
tral) Rules-Laid on the Table. 

Vol. VI, 825. 

NEWSPAPER (PRICE AND PAGE) 
BOL, 1956: 

See under "Bill(s)". 

NIJALINGAPPA, SHRI: 
ResignatiOn of. 

VoL IX, 12. 

NILGIRIS: 
Demands for Grants, 1956-57: 

Oefence Services, Effective-
Army: 
Motion to reduce the Demand: 

Need for grant of hill allow-
ance to Defence workers 
serving in --. 
Vol. II, 3180-,1243, 3251, 

3253-3314. 

NIMBAHERA: 

Demands for Grants,1956-57-Rail-
ways: 
Open Line Works-(Revenue)-' 

Other than Labour Welfare: 
Motio'l to reduce the Demand: 

Lack of upper class waiting 
rooms at -. 
Vol. II, 1899-1932, 1948, 

1970-2040. 
NIZAMABAD: 

Demands for Grants, 1956-57-Rail-
ways: 
Miscellaneous Expenditure: 

Motion to reduce the Demand: 
Delay in ftnalising the exami-

nation of the reports of 
Nizamabad-Ramagundam 
final location and tramc-
survey. 
Vol. II, 1899-1932, 1947, 

1970-2040. 

NORTH EAST FRONTIER AGENCY: 
Demands for Grants, 1956-57: 

External Affairs: 
Motion to reduce the Demand: 

Need for preference to the 
tribal candidates in the 
selection to the Indian 
Frontier Administrative 
Service. 
Vol. III, 3600-86, 3689, 

3689-3708, 3720-63, 
3764-75. 

Other Civil Works: 
Motion to reduce the Oemand: 

Grant of -- allowance to 
the work-charged staff. 
Vol. nI, 4321-53, 4355, 

4361-96, 4400-16. --_ .. _--_._-------
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NORTH gAST FRONTIER AGENCY: 
contd. 
Demands for Grants, 1966-57: contd. 

Tribal Areas: 
Motions to reduce the Demand: 

Administrative policy of Gov-
ernment in the '--. 
Vol. III, 3600-86, 3686-87, 

3689--3708, 3720--63, 
3764-75. 

Development policy of the 
Government of Indiairi the 

Vol. III, 3600-86, 3687, 
3689--3708, 3720-63, 
3764-75. 

Failure to deal with the Naga 
problem. 

Vol. III. 3600-86, 3689-3708, 
3720-63. 3764-75. 

Immediate need to restore 
normal situation in the 
Tuensang Division and other 
adjoining areas. 
Vol. III, 3600--86, 3687, 

3689--3708, 3720-63, 
3764-75. 

NORTH EASTERN RAILWAY LAB-
OUR UNION: 
Demands for Grants, 1956-57-Rail-

waYR: 
Railway Board: 

Motion to reduce the Demand: 
Failure to give recognition to 

Vol. n, 1899-1932, 1945, 
1970--2040. 

NORTHERN ELECTRICAL DIVI-
SION, NEW DELHI: 

Demands for Grants, 1956-57: 
Other Civil Works: 

Motion to reduce the Demand: 
Failure to grant increments to 

workers of -- since 1950. 
Vol. III, 4321-53, 4357. 

4361-96, 4400--16. 

NOTARIES RULES, 1956: 
__ Laid Oft the Table. 

Vol. I, 1211. 

NUCLEAR TESTS: 

Resolution re nuclear and thermo-
nuclear tests. 

Vol. VIII, 5172-76. 
Vol. IX, 303-42, 343-62. 

NURSES: 
Demands for Grants, 1956-57-Tra-

vancore-Cochin: 
Medical: 

Motions to reduce the Demand: 
Necessity to enhance the pay 

of hospital staff, like year-
ders, attenders, --, com-
pounders, sweepers, scavan-
gers, technicians, laboratory 
assistants and even doctors. 

Vol. V, 8295, 8314-48. 
Necessity to raise the pay of 
-- compounders, attender. 
and warders. 

Vol. V. 8285, 8314-46. 
Public Health: 

Motion to reduce the Demand: 
Necessity of raising the pay 

of public health --, con-
servancy staff health visi-
tors, midwives and sanita-
tion personnel. 

Vol. V, 8286, 8314-48. 

NURSERY: 
Demands for Grants, 1956-57-Tra-

vancore-Cochin : 
Agriculture : 

Motion to reduce the Demand: 
Necessity to improve the acti-

vities in the -- and Jl'8fi-
ing work. 

Vol. V, 8307, 8314-48. 

o 
OBITUARY REFERENCE(S): 

See "Deaths". 

OBSERVATIONS: 
By Mr. Speaker (Shri M. A. A1I1Ian-
gar): 

Notice of a motion should be given 
sufflciently in advance to give 
opportunity to Members to 
Table their amendments. 

Vol.. VI, 494. --------_._-- ._-_ .. -------
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OCCUPATIONAL DISEASE(S): 

See ''Viaease(s)'', 

OCEANOGRAPHIC AND HYDRO-
GRAPHIC SURVEYS: 

Demands tor Grants 1956-5'7: 
Defence Services, Effective Navy: 

Motion to reduce the Demand: 
Desirability of naval associa-

tion with oceanoaraphic 
and hydrographic surveys 
and wit'.l deep sea fishing 
projects. 

Vol. II, 8180, 3243, 3252, 
8253-3814. 

OFFICERS OF PARLIAMENT 
(TRAVELLING AND DAILY 
ALLOWANCES) RULES: 
- Laid on the Table. 

OFrICER(S) 
MENT: 

Vol. VI,S. 

STATE GOVERN-

Demands for Grants, 1956-57-
Travancore-Cochin: 
District Administration and Mbl-

cellaneous: 
Motion to reduce the Demand: 

Disparity of pay among offi-
cers doing same work in 
IA.S. cadre and State 
Cadre. 

Vol. V, 8292, 8314-48. 
Heads of States, Ministers, Secre-

tariat and Attached Offices: 
Motions to reduce the Demand: 

Failure of Government to en-
quire into -allegations of 
official high-handedness and 
misconduct as reported in 
the press. 

Vol. V, 8293, 8314-46. 
Failure of Government to 

investigate into eharp of 
corruption against high 
offtclals and ex-Ministers. 

Vol. V, 8294, 8314-46. 
Failure of Government to in-

vestigate the earnings of 
high officials and ex-
Ministers. 

Vol. V, 8194, 8314-48. 

OFFICERS(S) STATE GOVERN· 
MENT: contd. 
Demands for Grants, 1956·57-

Travancore-Cochin: contd. 
Labour and Miscellaneous: 

Motion to reduce the Demand: 
Poor pay and allowances 

given to welfare and con-
ciliation staff and offtcera 
resulting in corruption. 

Vol V, 8313, 8314-46. 

Transport Schemes: 
Motions to reduce the Demand: 

Inefficiency of the high offi-
cials of the Transport De-
partJrent. 

Vol. V, 8313, 8814-46. 
Waste of funds of superior 

officers. 
Vol. V, 8308, 8314-48. 

OILS, MINERAL: 

Demands for Grants, 1956-57: 
Exploration of Oil and Natural 

Gas. 
Vol. Itl, 4556, 4557-90, 4594-

4616, 4680-4702, 4703-04. 

MINISTRY OF NATURAL RE· 
SOURCES AND SCIENTIFIC RE-
SEARCH: 

Motion to reduce the De-
mand: 
Failure to make public the 

agreer.nent regarding 
Stanvac Project fOO" Oil 
exploration in West Ben-
gal. 

Vol. III, 41557-90, 4592, 4594-
4616, 4680-4702. 

Scientific Research: 
Motion to reduce the Demand: 

Inadequacy of research in the 
r.natter of essential (volatile) 
oils. 

Vol. m, 4557-90, 4594-
4618, 4680--4702. 

Demands tor Grants on Account, 
1956-111. 

Vol. II, 2219, 2232. 
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OILCS), MINERAL: contd. 

Demands for Supplementary Grants, 
1958-57: 
Miscellaneous Expenditure under 

the Ministry of Natural Re-
sources and Scientific Research: 
Motion to reduce the Demand: 

Omission to include lubricat-
ing oil as one of the pro-
ducts to be manufactured 
in India. 
Vol. X. 3237-41, 3242, 

8243-53. 
Statement re formation of a rupee 

oil company in Assam. 
Vol. X. 3327-30. 

OIL Ri:FINERY(IES): 
Demands for Supplementary Grants, 

1956-57: 
Ministry of Natural Reaources and 

Scientific Research: 
Motion to reduce the Demand: 

Delay in submission of the 
report of the Committee on 
the location of a new-m 
India. 
Vol. X, 3237~1, 8242, 

8243-53. 

OIL, SYNTHETIC: 
Demands for Grants, 1958-57: 

Capital Outlay of the Ministry 
of Production: 
Motion to reduce the Demand: 

Failure to set up -- factory. 
Vol. III, 4422--77, 4UO, 

4481--4:i34, 4541-58. 

OILS, VEGETABLI:: 
Demands for Grants, 1958-57: 

Other Organisations under the 
Ministry of Production: 
Motion to reduce the Demand: 

Need to encourage ghani Oil 
industry in villages. 

Vol. m. 4422-77. 4480, 
4481~534, 4541--53. 

OLD AND INI'IRM PERSONS' 
HOMES BILL [Bw An Krishna-
cha",a Joahi]: 
See under "Bill(t)". 

" 

ONGOLE: 

Demands for Grants, 1958-5'1-
Railways: 
Ordinary Working Expert __ 

Miscellaneous Expenses: 
Motion to reduce the Demand: 

Introduction of diesel coachel 
between -- and Gudur on 
Southern Railway. 

Vol. II, 21M-66, 2160, 
2162-64, 2251-811. 

OPEN LINE WORKS-ADDITIONS: 

Demands for Excess Grants, 1160-
51-Ratlwll)"S. 

Vol. n, 230J.-t8. 
Demands for Excess Grants, 1951-

52-Railways. 

Demands for 
Railway •. 

Vol. II, 2304-47. 

Grants, 1956-57-

Vol. n,2287-98. 

Demands for Suplem~ntary Grants, 
1955-IIO-Railways. 

VoL I, 2302-45. 

OPEN LINE WORKS-DEVELOP-
MENT FUND: 
Demands for Grants, 19116-117-Rail-

waY\l: 
Vol. II, 2287-98. 

Motion to reduce the Demand: 
Insanitary and primitive types 

of latrines and scarcity or uri-
oals for III class passengers. 

Vol. n, 2292-87. 

OPEN LINE WORKS-(REVENUE)-
LABOUR WELFARE: 

Demands for Grants, 1958-17-
Railways. 

Vol. n, 2288-97. 
Motions to reduce the Demand: 

Acute shortage of water and 
electric supply in Golden Rock 
and Erode railway colonies. 

Vol. II, 2291-9'7. 

Inadequate medical and health 
facilities and failure to develop-
own sanatoria. 

VoL II. 229J.-87. 
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OPEN LINE WORK5-(REVENUE)-

LABOUR WELFARE: contd. 
Demands for Grants, 1056-57-Rail-

ways: contd. 
Motions to reduce the Demand: 

contd. 
Inadequate residential quarters 

for class IV staff. 
Vol. n, 2291-97. 

Demands for Supplementary Grants, 
1955-5S-Railways. 

Vol. II, 2302-44. 
OPEN UNE WORKS (REVENU:e)-

OTHER THAN LABOUR WEL-
FARE: 
Demands for Grants 1056-57-Rail-

ways. 
Vol. II, 1897-1950, 1970-

2040. 
Motion to reduce the Demand: 

Continuance of flag stations in 
their present form of Rail 
Road, Th(lrod, Banila and 
Kachnara. 

Vol. II. 1899-1932, 1948, 
1970-2040. 

Lack of upper class waiting room 
at Nimbahera. 

Vol. 1899--1932, 1948, 1970, 
2040. 

Non-provision of II. fast train 
over the Khandwa-Ajm'er 
Section. 

Vol. II, 1899-1932, 1949, 
1970-2040. 

Non-provision of flag stations at 
Jamunia and Daru on the 
Western Railway. 

Vol. II, 1899-1932, 1948, 
1970-2040. 

Demands for Supplementary 
Grants, 1955-4iS-Railways. 

Vol. 2302--44. 
OPEN LINE WORKS-REPLACE-

lI4ENTS: 
Demands for Grants, 1956-57-

Railways. 
Vol. II, 2287-98. 

Demands for Supplementary Grants, 
1955-56-Railways. 

Vol. II, 2303-45. 
OPIN10N(S) ON BILLS: 

Opinions, on the Prevention of Corr-
uption (Amendment) Bill: 
Laid on the Table. 

Vol. I, 444. 

I OPIUM: 

Demands for Grants, 1956-57: 
Vol. III, 5485, 5488-98 .. 5504-

39, 5540, 5541--5602, 
5803. 

Motions to reduce the Demand: 
Categorisation of Opium Patrols 

as Ziladars and its adverse 
effects on their terms of ser-
vice. 

Vol. III, 5488-98, 5504-39, 
5540, 5541--5602. 

Discontent prevailing in Opium 
Factory staff at Neemuch on 
account of continued insecu-
rity of service. 

VoL III, 5488-98, 5504-39, 
5540, 5541-5602. 

Demands for Grants on Account, 
1956-57. 

Vol. II, 2219, 2224. 

OPIUM FACTORY, NEEMUCH: 

Demands for Grants, 1956-57: 
Opium: 

Motion to reduce the Demand: 
Discontent prevailing in opium 

'Factory Staff at Neemuch on 
account of continued insecu-
rity of service. 
Vol. III, 5488-98, 5504-39. 

5540, 5541--5602. 

OPIUM PATROLS: 
Demands for Grants, 1956-57: 

Opium: 
" Motion to reduce the Demand: 

Categorisation of a! 
Ziladars and its adverse 
effects on their terms of ser-
vice. 
Vol. III, 5488-98, 5504-39. 

5540, 5541-5062' 

·ORDINANCE(S): 
Administration of Evacuee Pro-

perty (Amendment) Ordinance, 
1956-Laid on the Table. 

Vol. IX, 7. 
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ORDINANCB(S): ccmtd. 

Statement giving reasons for im-
mediate legislation by the 
Administration of Evacuee Pro-
perty (Amendment) Ordinance-
Laid on the Table. 

Vol. IX, 611. 
Displaced Persons (Compensation 

and Rehabilitation) Amendment 
Ordinance, I 956-Laid on the 
Table. 

Vol. IX, 7. 
Statem'ent giving reasons for im-

mediate legislation by the Ordin-
ance-Laid on the Table. 

Vol. IX, 610. 
Promulgated after the termination 

of Eleventh Session-Laid on the 
Table. 

Vol. I, 25-26. 
Representation of the People 

(Amendment) Ordinance, 1955-
Laid on the Table. 

Vol. I, 25. 
Explan'atory statement re 

Laid on the Table. 
Vol. I, 26. 

ReI'resentation of the People 
(Amendment) Ordinance 1956-
Laid on the Table. 

Vol. IX. 7. 

Statement giving reasons for im-
mediate legislation by the Ordin-
ance-Laid on the Table. 

VoL IX. 610. 

Road Transport Corporation 
(Amendment) Ordinance 1955-
Latd on the Table. 

Vol. IX, 7. 
Statement explaining the circum-

stances which necessitated im-
mediate legislation of the Ordin-
ance. 

Vol. IX. 1002. 

Sales Tax Law's Validation Ordin-
ance, 1956-Laid on the Table. 

Vol. I, 25·26. 

State Bank of Hyderabad Ordinance, 
1956-Laid on the Table. 

Vol. IX, 7. 

ORDINANCE(S): ccmtd. 
Explanatory statement 

the Ordinance-Laid 
Table. 

regardinf 
on the 

Vol. IX, 7-9. 
State Bank of Hyderabad Ordinance 

1955-Laid on the Table. 
Vol. IX, 7. 

ORDINARY WORKING EXPENSES-
ADMINISTRATION: 
Demands for Excess Grants, 1932-

53-Railways. 
Vol. II, 2305-48. 

Demands for Grants, 1956-57-Rail-
ways. 

Vol. II, 2041-86, 2089-2133. 
Motions to reduce the Demand: 

Allotment of more wagons tor 
betel leaves and fish from the 
West Coast and Malabar. 

Vol. II, 2041-78, 2082, 
2089-2133. 

Appointment of Chief Security 
Officer, Northern Railway 
Zone. 
Vol. II, 2041-78, 2082, 2089-

2133. 
Confirmation of temporary staff. 

Vol. II, 2041-78, 2080, 2089-
2133. 

Corruption in the RaHway Ser. 
vice Commission, Bombay. 
Vol. n, 2041-78, 2079, 2089-

2133. 

Delay in the disposal ot repre-
sentation made to the Rail-
way Administration. 
Vo1. II, 2041-78, 2082, 2089-

2133. 

Disregard of seniority in the 
promotion of T.T.Es. an the 
S.E. Railway. 
Vol. n, 2041-78, 2080, 2089-

2UII. 

Equation of posts and fixation of 
seniority of ex-State Railway 
Officers vis-a-vis Indian Gov-
ernment Railway Officers. 
Vol. II, 2041-78, 2081, 2089-

2133. ---_._--------_.------------------_. 
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!-" ORDINARY WORKING EXPENSES-
ADMlNISTRATION: contd. 
Demands for Grants, 19M-57-Rail-

ways: contll. 
Motions to reduce the Demand: 

contd. 
Formation of a separate zone for 

Andhra and Hyderabad States, 
comprising former M.S.M. and 
N.S. Railwa)'l. 
Vol. II, 2041-78, 2081, 2088-

2133. 
Grant of island allowance to the 

employees working in the 
Willingdon lslands, Cochin, 
Vol. II. 2041-78, 2081. 2089-

2133. 
lnadeuate medical relief given 

at Bezwada to a delegate from 
Poona who was assaulted 
while attending Railwaymen's 
Federation Convention in 
November, 1955. 
Vol. n, 2041-78, 2080, 2089·· 

2133. 
Inconvenience suffered by pas-

sengers due to three tier sleep-
ing berths in third class and 
failure to provide ladders for 
getting into upper berths in all 
classes. 
Vol. II, 2041-78, 2082, 2089-

2133. 
Inefficiency and corruption in 

the Railway Security Force. 
Vol. II, 2041-78, 20'19, 2089-· 

2133. 
Inefficiency in the Locomotive 

Department. 
Vol. II, 2041-78, 2079, 2089-

2133. 
Inetftci'ent method of recruit-

ment by the Railway Service 
Commission, Bombay. 
Vol. n, 2041-78, 2079, 2089-

2138. 
Maintaining of the flying squad 

of I.R.C.A. 
Vol. n, 2041-78, 2080, 2089-

2133. 
Necessity for health propaganda 

through the medium of Rail-
ways. 
VoL n, 2Of1-78, 208!, 2089-· 

2183. 

''"OR'DUiARY WORKING"EXPENSES-
ADMINISTRATION: cpntci. 
Demands for Grants, 1956-57-Rail-

" ways: contd. 
Motions to reduce the Demand: 

cantd. 
Necessity to merge the dearness 

allowanC'e with pay. 
Vol. II, 2041-78, 2080, Z089-

2113. 
Need to start a sleeper making 

plant with arrangements for 
treating wood at Kallai In 
Malabar. 
VoL n. 2841-78, 2083, 2089-

1133. 
Non-provision of concession 

tares for the Pushkar Fair at 
Ajmer. 
Vol. n, 2041-78, 2080, ZOSll--

21!3. 
Paymg casual labour at market 

rate instead of the minimum 
recommended by the Central 
Pay Commission. 
Vol. II, 2041-78, 2082, 2089-

2133. 
Protection of house rent allow-

ance and arrears thereof to 
Railwaymen due to cut effect-
ed on merger of half dearness 
allowance with pay in 'C' 
area!!. 

Vol. II, 2041-78, 2081, 2089-
2183. 

Punishment to and transfers of 
Railway Security Foree per-
sonnel. 
Vol. II, 2041-78, 2081, 2089-

2138. 
SIx hours duty for loco and 

WOl"kIhop clerks. 
Vol. II, 2041-'78, 2021, 2089-

2131. 
Theft of and damage to carriage 

flUing. 
VoL n, 2041-78, 2079, 2089-

2133. 
Unfair selection by the Railway 

Service Commission, Calcutta. 
Vol. n, 2041-'18, 2080, 2089-

2133. 
Urgency of having an efficient 

health policy for the Indian 
Railways. 
Vol. n, 2041-78,2082,2089-

1181. 
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ORDINARY WORKING EXPENSES-
ADMINISTRATION: ccmtd. 

Demands for Supplementary Grants, 
1955-56-Railways. 

Vol. II, 2300--43. 

Demands for Supplementary Grants, 
1&56-57-Railways. 

Vol. X, 3385, 3388-3402, 3403, 
3405-55, 3456. 

Motion to reduce the Demand: 
Delay in introduction of divi-

sional system in various Zones. 
Vol. X. 3403, 3405--55. 

ORDINARY WORKING EXPENSES-
LABOUR WELFARE: 
Demands for Grants, 1&56-57-Rail-

wafS: 
VoL U, 2134-64, 2251-86. 

Motions to reduce the Demands: 
Administration and functioning 

of railway schools. 
Vol. U, 2134---56, 2161, 2162-

64, 2251-85. 
Appointment of lady-doctors in 

each railway hospital. 
Vol. II, 2l34-56, 2161, 2162-

64, 2251-85. 
Establishment of Workm-en's Ad-

visory Committees for each 
railway hospital and dispen-
sary. 
Vol. II, 2134-56, 2161, 2162-

84, 2251-85. 
Expenses on health and welfare 

services of South Eastern Rail-
way. 
Vol. 2134-56, 2160, 2162-

64, 2251-85. 
Failure to provide quarters to 

smf! at Adoni, Nagarur, Mola-
gavalli, Aspari, Nancherla, 
Bantanahae, Berinahal, Ulind-
konda, Bethamcherla, Dhone, 
Maddikera, Tu,gali, Pendekal 
and Malvala stations of 
Southern Railway. 
Vol. n, 2134-56, 2162-64, 

2251-85. 
Grants of one year's leave with 

full pay to T.B. Patients 
among railwaymen for treat-
ment. 
Vol. n. 2184--58, 2162-2164, 

2251--85. 

--_. ------_ ... _-
ORDINRA Y WORXING EXPENSES-

LABOUR WELFARE: COfttd. 
Demands for Grants 1956-57-Rail-

ways: contd. 
Motions to reduce the Demands: 
contd. 
Insufficient medicines to railway 

hospitals and dispensaries. 
Vol. II, 2134-66, 2161, 2162-

64, 2251-85. 
Need for immediate opening ot 

materftity wards in railway 
hospitals, Golden Rock. 

Vol. n, 2134-56, 2161, 2162-
84, 22151-85. 

Provision for education of chil-
dren of railway employees on 
the Western Railway. 

Vol. II, 2134-56, 2161, 2162-
64, 22151-85. 

Provi&ion of a dispensary at 
Olavakkot-Southern Railway 
for railwaymen. 
Vol. II, 2134-56, 2181, 2182-

64, 22151-815. 
Shorta,e of doctors and medical 

staff in railway hospitals. 

Vol. II, 2134-56, 2161, 2162-
64, 2251-85. 

Separation of administration ot 
cleaning, sweepin, etc. of entire 
railway, colony, Golden Roek-
Southern Railway-from medi-
cal establishment for the sake 
of better medical attention. 

Vol. II, 2134-156 2162-84, 
2251-85. 

Demands for Supplementary Grants, 
19515-56-Railways. 

Vol. II, 2301-44. 

Demands for Supplementary Grants, 
1956-57-Railways. 

Vol. X, 3388, 3388-3402, 3405-
55, 3436-07. 

Motion to reduce the Demand: 
Subsidy paid to Railway Co-

operative stores and need for 
providing a proper building for 
housing Consumers Stores Co-
operative Society at Secun-
derabad. 

Vol. X, MOa--a. 
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ORDINARY WORKING EXPENSES-

MISCELLANEOUS EXPENSES: 

Demands for Excess Grants, 1950-
51-Railways: 

Vol. II, 2303-46. 
Demands for Excess Grants, 1951· 

52-Railways. 
Vol. II, 2304-47. 

Demands for Grants, 1956-57-Rail-
ways: 

Vol. II, 2134-64, 2251-86. 
Motions to reduce the Demand: 

Continuance of management of 
Vishakhapatnam Port under 
Railway Ministry. 
Vol. II, 2134-56, 2100, 2162-

64, 2251-85. 
Introduction of diesel coaches 

between Ongole and Gudur on 
Southern Railway. 
Vol. II, 2134-56, 2160, 2162-

64, 2251-85. 

Dem'lnds for Supplementary Grants, 
1956-57-Railways. 

Vol. X, 3385-86, 3388-3402, 
3405-55, 3456. 

Motion to reduce the Demand: 
Details of additional comp'ensa· 

tion regarding Mehboobnagar 
and Ariyalur Railway acci-
dents. 

Vo1. X, 3405-55. 

Details of additional provisions 
for extention of departmental 
catt;ring. 

Vol. X, 3404, 3405-55. 

Question of compensation re-
garding railway accidents near 
Mehboobnagar on Central 
Railway and Ariyalur on 
Southern Railway. 

Vol. X, 3404, 3405-65. 

ORDINARY WORKING EXPENSES-
OPERATING STAFF: 
D'emands for Excess Grants, 1952-

53-Rallways. 
VOl. n, 2305-48. 

Demands for Grants, 1956-57-Rai1. 
~: 

Vo1. II, 2133-64, 2251-85. 

ORDINRA Y WORKING EXPENSBS--
OPERATING STAFF: contd. 
Demands for Grants, I056-57-Rall-

ways: contd. 
Motions to reduce the Demand: 
Abolition of casual labour sy.-

tern of recruitment. 
Vo1. II, 2134-56, 2159, 2162-

64, 2251-85. 
Block in promotions due to re-

cruitment of new men. 
Vol. II, 2134-56, 2158, 216~ 

64, 2251-85 
Conditions of service of Assistant 

Station Masters and Station 
Masters on Western Railway. 

Vo1. II, 2134-56, 2157, 2162-
64, 2251-85. 

Conflnnation of all temporary pro-
motions on Southern Railway. 

Vol. II, 2134-56, 2157, 2162-· 
64, 2251-85. 

Detedoration in punctuality of 
trains. 

Vol. II, 2134-56, 2157, 2162-
64, 2251-85. 

Deterioration of traffic in small 
or metre gauge section of 
Western Railway particularly 
Khandwa? Ajmer Section. 

Vol. II, 2134-56, 2157, 2162-
64, 2251-85. 

Failure to provide uniforms to 
conductor guards on Central 
Railway. 

Vol. II, 2134-56, 2159, 2162-
64, 2251-85. 

Gatemen at level crossings 011 
Central Railway. 

Vol. II, 2134-56, 2159, 2162-
64, 2251-85. 

Grant of communal holidays to 
open-line staff. 

Vo1. II, 2184-56, 2158, 2162-.. 
64, 2251-8fJ 

Inadequate leave reserves for 
operating staff. 

Vol. II, 2184-56, 2157, 2162-
64, 2251-85. 

Lack of co-ordination between 
general administrations regard-
ing connections at junctions 
such as Mathura, Bhopal and 
Agra etc. 

Vol. n, 21~, 2156, 2162-
84,2251-85. 
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ORDINARY WORKING EXPENSES- I 
OPERATING STAFF: contd. 
Demands for Grants, 1956-57-Rail- I 

ways: contd. 
Motions to reduce the Demand: 

contd. I 
Need to raise the lowest level of 

pay clerks to R'S. 80-220 from 
the present scale of Rs. 55-130. 
Vol U, 2134--56, 2159, 2162-84, 

2251-85. 
Non-provision of a through train 

between Alunedabad and 
Godhra. 
Vol. II, 2134-56, 2157, 2162-64, 

2251-85. 
Non-provision of running allow-

ances to T.A.G.Cs. on Western 
Railway. 
Vol. II, 2134-56, 2157, 2162-64, 

2251-85. 
Protection of existing pay of 

employees found medically 
unfit for certain categories but 
declared fit for other duties. 

Vol. II, 2134--56, 2158, 2162-64, 
22151-85. 

Reclassification of pay scales of 
firemen, rolling stockmen, 
gangmates etc. according to 
nature of work actually done, 
Vol. II, 2134-56, 2157, 2162-64, 

2251-85. 
Restoration of food concession to 

the catering staft' of Railway 
refreshing rooms. 

Vol. II, 2134-56, 2159, 2162-64, 
2151-85. 

Setting up of uneconomical new 
stations on the broad gauge 
between Godhra and Kotah 
sections of Western Railway. 

Vol. II, 213~56, 2156, 2162-64, 
2251-85. 

Shortage of coal Khalastes in 
all loco-sheds on ex-S.I. Rail-
way. 

Vol. II, 2134-56, 2158, 2162-64, 
2151-85. 

Supply of foot-wear and uni-
fo.rms to gangmen. 
Vol. II, 2134-66, 2158, 2162-64, 

2261-81. 

ORDINARY WORKING EXPENSES-
OPERATING STAFF: contd. 

Transfer of gangmen willing to 
be absorbed as unskilled 
labour in workshops and loco-
sheds. 
Vol. II, 2134-56, 2158, 2lGZ-tlt, 

2251-85. 
Demands for Supplementary Grants, 

1955-56-Railways. 
Vol. II, 2300-48. 

ORDINARY WORKING EXPENSES-
OPERATION (FUEL): 
Demands for Grants, 1956-5'7-Rail-

ways. 
Vol. n, 2133-64, 2251-85. 

Demands for Supplementary 
Grants, 1955-56-Railways. 

Demands 
Grants 

Vol. 

Vol. II, 2300-43. 
for Supplementary 

1956-57-Railways. 
X, 3385, 3388-3402, 3404, 

3405-55, 3456. 
Motions to reduce the Demands: 

Need for consumption of more 
oil in place of coal. 

Vol. X, 3404, 3405-55. 
Need for transporting coal to 

Southern Railway by sea-cum-
rail route that was anticipated. 

Vol. X, 3404, 3405-55. 
Writing off Rs. 41 lakhs repre-

senting unremunerative capital 
expenditure on a certain 
colliery. 

Vol. X, 3404, 3405-55. 
ORDINARY WORKING EXPENSES-

OPERATION OTHER THAN STAFF 
AND FUEL: 
Demands for Excess Grants, 1950-

51-Railways. 
Vol. II, 2303-46 

Demands for Excess Grants, 1951-
52-Railways. 

Vol. II, 2304-47. 
Demands for Grants, 19S6-57-RaiI· 

ways: 
Vol. II. 2134-64, 2251-85. 

Motion to reduce the Demands: 
Corruption on Western Railway 

in handling public goods. 
Vol. n, 2134--56, 2159. 2162-64, 

2251-85. 
Deterioration in the speed of 

goods trains. 
Vol. II, 213~6, 2159. 2162-M. 

WI-8D. ---------------------
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ORDINARY WORKING EXPENSES-

OPERATION OTHER STAFF AND 
FUEL: contd. 
Demands for Grants, 1956-!i7-Rail-

ways: contd. 
Motion to reduce the Demands: 

contd. 
Disparity in the expenses for 

handling etc. of goods and 
compensation for IOods lost 
or damaged between two rail-
ways, Central Railway and 
Western Railway. 

, Vol. n. 2134-56, 2160, 2162-64, 
2251--85. 

Demands for Sup~lementary 
Grants, 1955-56-Railways. 

Vol. n, 2301-43. 
ORDINARY WORKING EXPENSES-

REPAIRS AND MAINTENANCE: 
Demands for Grants (l956-67)-Rail 

ways. 
Vol. n. 2041-86, 2089-2133. 

Motion to reduce the Demand: 
Delay in the construction of 

Nellore Railway Station, 
Southern Railway. 
Vol II, 2041-78, 2084, 2089-

2133. 
Delay in the remodelling and 

electrification of Gudur Rail-
WfAy Station, Southern Rail-
way. 
Vol. II, 2041-78, 2084, 2089-

2133. 
Dirty condition of railway carri-

ages run between Rewari and 
Hissar. 
Vol. II, 2041-78, 2083, 2089-

2133. 
Inadequacy of leave re8'el'Vel in 

workshops and loco-sheds. 
Vol. II, 2041-78, 2083, 2089-

2133. 
Maintenance of carriagel on the 

Khandwa-Ajmer Section of 
the Western Railway. 
Vol. n, 2041-78, 2083, 2089-

2133 
Maintenance of narrow-gauge 

and . meter gauge engines on 
the Western Railway. 
Vol. II, 2041-78, 2083, 2089-

2133. . 

OHDlNARY WORKING EXPE.NSES-
REPAIRS AND MAINTENANCE: 
conte!. 
Demands for Grants, 1956-!i7-Rail-

ways: contd. 
Motion to reduce the Demand: 

contd. 
Making the reinforced concrete 

cement depot at Golden Rock 
pennanent. 
Vol. II, 2041-78, 2084, 2089-

2133. 
Necessity of improving the com-

munication system in Indian 
Railways. 
Vol. II, 2041-78, 2084, 2089-

!t33: ..... 
Necessity of pooling all Railway 

Scrap for conversion into 'steel 
for the \:.3e of Railways. 

Vol. II, 2041-78, 2084, 2089-
2133. 

Non-provision of auto-A.V.B. 
brakes on the meter gauge 
section of the Railways. 
Vol. II, 2041-78, 2083, 2089-

2133. 
Question of making the post war 

Reconstruction Electrical 
Works at Golden Rock, 
Southern Railway permanent. 
Vol. II, 2041-78, 2084, 2069-

2133. 
Reduction of gauge length to 

three miles for safety work-
in •. 
Vol. II, 2041-78, 2084, 2089-

2133. 
Revision of the Schedule of 

Rates tor Works on Railways. .1 

VoL II, 2041-78, 2085, 2089-
2138. 

Running ot trains between 
Mallulipatam and Guntakal 
without proper lighting 
arrangements. 
Vol. II, 2041-78. 2084, 2089·-

2133. 
Slackness in the maintenance of 

locomotives . 
Vol. II, 2041-78, 2088, 2080-

2133. 
Demands for Supplementary 

Granta, 1965-56-Railwaye. 
Vol n. 2300-43 . 
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ORDINARY WORKING EXPENSES-
REPAiRS AND MAINTENANCE: 
contd. 
Demands for Supplementary Grants, 

1956-57: conte!. 
Demands for Supplementary 

Grants, 1958-57-Railways. 
"01. Je, 3385, 3388-3402, 3405-

M, 3456. 
Motion to reduce the Demand: 

Unsatisfactory working in res-
pect of repairs and mainten-
ance. 

"01. Je, 3404, 3405-55. 

ORDNANCE FACTORY(IES): 
Calline Attention to Matter of 

Urgent Public Importance: 

Retrenchment in --. 
"01. N, 6687- ·90. 

Demands for Grants, 1956-57: 
Defence Services, Effective-Army: 

Motions to reduce the Demand: 
Mass reversions of skilled 

workers in -. "0. II, 3180-3243, 3251, 
3253-3314. 

Non-inclusion of repreeen-
tativee of workers in -- on 
the Defence Production 
Board. 

"01. II, 3180, 3243, 3250, 
3253-3314. 

Retrenchment in the -. 
"01. II, 3180-3243, 3249, 

82153-3314. 

Ministry of Defence: 
Motions to reduce the Demand: 

Failure to develop our --
to produce every equipment 
needed for our Defence 
Forces. 

Vol. n, 3180-3243, 3245, 
3253--3314. 

Need for improvement of -. 
Vol. II, 3180--3~43, 3244, 

3253-3~14. 

See also "Defence Installations" . 
.... - ..... _-_ •.. _---

ORDNANCE FACTORIES. DIR-
. ECTORATE GENERAL OF: 

Demands for Grants, 1956-57: 
Defence Services, Effective -

Army: 
Motions to reduce the Demand: 

Need to change the set up of 
the -- in order to ensure 
eftieiency . 

"01. II, 3180-3243, 3247, 
8263-8314, 

Need to review the technical 
qualifications for the post 
of -- and ofBcers under 
him. 

"01. II, 3180-3243, 3248, 
3253-3314. 

ORGANISATION AND Ml!:THODS 
DI"ISION: 
Second Annual Report (1955-56) of 
-- -Laid on the Table. 

"01. V, 10026. 

OTHER CAPITAL OUTLAY OF THE 
MINISTRY OF COMMUNICAT-
IONS: 
Demands for Grants, 1956-57. 

"01. II, 8324, 8325--65, SB98-
3449, 3452. 

Demands for Grants on Account, 
1956-57. 

"01. II, 2219 . .2238-39. 
Demands for Supplemental")' 

Grants, 1956-57. 
"01. Je, 3189--3208. 

Motion to reduce the Demanl1: 
Continuine gap between in-

;:ome nnd expenJiture of the 
Indian Airlines CorpJratioD 

and Air India International 
"01. Je, 3189-93, 3194- -3208. 

Failure to provide Uvin, 
accommodation for staff 
with view to make some 
saving. 

"01. Je, 3189-93, 3194-3208. 
Futility of purchase of thrt*! 

boeing 707 jet aircral'ts. 
"01. Je, 3189--93, 3194--3208 

Lou incurred by tlie Indian 
Airlines Corporation. 

"01. Je, 3189--8209. 
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OTHER CAPITAL OUTT,A Y OF THE 
MINISTRY OF FINAlfC3: 
Demands for Grants, 1956-57. 

Vol. TIl, 5488-98, 5504-'9. 
5541-5602, 51107. 

Demands fc,r Grants on Account, 
1956-57. 

Vol. II. 22111. 2240. 

OTHER CAPITAL OUTLAY OF THE 
MINISTRY OF FOOD AND AGRI-
CULTURE: 
Demande for Grants, 1956-57: 

Vol. nI, 4704, 4706, 47~O, 
4748-4760, 4761-4B19, 

4821-22. 
Demands for Grants on 

1956-67. 
Account, 

Vol. II, 2219, 2241. 
Demands for Supplementary 

Grants, 1956-5'1. 
Vol. X, 3334-36, 3339, 3379, 3383. 

OTHER CAPITAL OUTLAY OF THE 
MJNISTRY OF IRRIGATION AND 
POWER: 
Demands for Grants. 1956-57. 

Vol. 4096-4142, 4148-85, 4188-
4248. 

Demands for Grants on Account, 
1956-57. 

Vol. II, 2219. 2242. 
Demands for Supplementary Grants, 

1955-56. 
Vol. I. 1275-84. 

Motion to reduce the Demand: 
Policy of buying equipment at 

high price from abroad for 
training. 

Vol. I, 1276-83. 

OTHER CAPITAL OUTLAY OF THE 
MINISTRY OF PRODUCTION: 
Demands for Supplemen~ary 

Grants, 1956-57. 
Vol. X, 3209-35, 3236. 

Motion to reduce the Demand: 
Favouritism and nepotism in 

the matter of contracts and 
selecting architects in the 
H.M.T. Ltd 

Vol. X, 3209-35. 
Location of the Head Office and 

also the appointment and the 
'tenns and conditione of the 
. employees. 

Vol. X, 3209-35. 

OTHER CAPITAL OUTLAY OF THE 
MINISTRY OF PRODUCTION: 
contd. 
Demands for Supplementary Grants, 

1956-57: contd. 
Motion to reduce the Demand: 

contd. 
Plight of workers in Neyveli. 

Vol. X, 3209-35. 
Purchase of Hindustan Machine 

Tools shares at a high price. 
Vol. X, 3209--35. 

Reappointment of retrenched 
workers. 

Vol. X. 3209-35. 
Working of National Coal • 

Development Corporation 
(Private) Limited. 

Vol. X. 3209-35. 
Working of NeyveIi Lignite 

Corporation (Private) Limit-
ed. 

Vol. X, 3209--35. 

OTHER CAPITAL OUTLAY OF THE 
MINISTRY OF TRANSPORT: 
Demands for Grants, 1956-57. 

Vol. II, 3460-3516, 3520-33, 3535. 
Motion to reduce the Demand: 

Policy regarding expenditure 
under Other Capital Outlay 
on the Ministry of Transport. 

Vol. II, 3460-3516, 3&2(). -33. 
Demands for Grants on 

1956-87. 
Account, 

Vol. n, 2219, 2M3 
Demands for Supplp.mentary 

Grants, 1956-57. 
Vol. VII, 3848-3907,3909. • 

OTHER CAPITAL OUTLAY OF THE 
MINISTRY OF WORKS, HOUSING 
AND SUPPLY: 
Demands for Grants, 1956-57. 

"01. III, 4321--53, 4361--96, 
4400--16. 4418. 

Demands for Grants on Account, 
1956-87. 

Vol n, 2219, 224.1~44. 

OTHER CIVIL WORKS: 
Demands for Grants, 1956-57: 

Vol. m. 4320, 4321-96. 4400-
16, 441'1 . 

•• _ ••••••• _ •••••• _._._ •• ____ .L ____ •• -... ._._ 
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OTHER CIVIL WORKS: contd. 
Demands for Grants, 1956-57: 

contd. 
Motions to reduce the Demand: 

Failure to allot quarters to the 
work-charged staff accord~ 
ing to their scales of pay. 

Vol. III, 4356, 4321-53, 4356, 
4361-96, 4400-16. 

Failure to allow the 
charged staff the 
ambulance van at 
airport. 

work-
use of 

Madras 

Vol. III, 4321-53, 4360, 4361-
96, 4400 -16. 

Failure to allow the work-
charged staff to get free treat-
ment from the Government 
Dispensary at Santa Cruz 
Airport Staff Colony. 
Vol. III, 4321-53, 4360, 4361-

96, 4400-16. 
Failure to apply the -same re-

tirement rules for the per-
manent work-charged staff 
as applicable to other per-
manent Central Government 
employees. 

Vol. III, 4321-53, 4357, 4361-
96, 4400-16. 

Failure to classify the work-
charged staff into unskillt'd, 
semi-skilled, skilled highly 
skilled and clerical staff. 
Vol. m, 4321-53, 4356, 4361--

98, 4400-16. 

OTHER CIVIL WORKS: contcl. 
Demands for Grants, 1956-57: 

contd. 
Failure to declare the semi-

permanent work-charged stalf 
Of Bombay Aviation Electrical 
Div1sion who have complctec1 
two 'years, service on 1st 
July, 1946. 

Vol. III, 4321-53, 4354, 4361-
96, 4400-16. 

Failure to jive rent-free 
accommodation to the work-
charged staff at Mukteshwar. 
Vol. III, 4321-53, 4356, 4361-

96, 4400-U. 
Failure to give the details Of 

the uniforms to be provided 
to sweepers, sewermen and 
chowkidars. 

Vol. III, 4321-53, 4358, 4361-
96, 4400--16. 

Failure to grant cyclone l'eliel 
to the work-charged staff at 
Tiruchirapalli. 

Vol. III, 4321-53, 4358, 4361-
96, 4400-·16. 

Failure to grant half pay leave 
to the work-charged staff. 
Vol. III, 4321-53, 4358, 4361-

96, 4400 -16. 
Failure to grant half pay leave 

to work-charged staff suffering 
from T.B. or Pleurisy. 
Vol. III, 4321-53, 4358, 4361-

96, 4400-18. 
Failure to grant house rent 

allowance to the work-chars-
Failure to complete and revise ed staff of Building Division 

the seniority lists of work- at Hijli when the same is 
charged staff in Second Cir- being given to the work-
cle Delhi State, Aviation, charged staff under the Elec-
Planning, Rehabilitation, trical Division. 
Central construnction, Borti. Vol m, 4321-53, 4355, 4361-
culture, Southern Electrical, 96, 4400-18. 
Madras Central, Bombay Failure to grant increments to 
Central, Calcutta No. I, Cal- workers of Northern Electri-
cutta Central No. II and cal Division, New Delhi since 
Madhopur Circles. 1950. 
Vol. III, 4321-53, 4361-96, Vol. III, 4321-53, 4356, 4361-

4400-16. 96, 4400-18 
I'aJlure to declare semi-perma- Failure to grant overtime pay 

nent all work-charged staff to the work-charged stall at 
who have completed two the rate of double the pay 
years' servlce. and dearness allowance. 

Vol. m, 4321-53, 4353--54, Vol. 111,4321--53, 4356, 4361-
4361-96, 4400-16. 98, MOO-le. --- -. -' .. - ------_ .. _-_._----- --"-"--- -'.-'---.. ------~,---
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OTHER CIVIL WORKS: eontd. 
Demands for Grants, 1956-57: 

contd. 
Motions to reduce the Demand: 

contd. 
Failure to grant travelling and 

daily allowances and joining 
time when work-charged nail 
are transferred to unpopular 
stations. 
Vol. nI, 4321-53, 4358, 4361-· 

96, 4400--16. 
Failure to provide any medical 

facility to the work-charged 
staff outside Delhi. 
Vol. III, 4321-53, 4360, 4361-

96, 4400-·16. 
Failure to reduce the duty hours 

of chowkidal'fl. 
Vol. m, 4321-53, 4356. 4361--

96, 4400-16. 
Failure to reimburse medica1 

expenses incurred by the 
work-charged staft. 
Vol. m, 4321-53, 4357, 4361-

96, 4400-16. 
)'ailure to restore the cut in 

fodder allowance to the 
bullockmen. 
Vol. m, 4321-53, 4354, 4361--

96, 4400--16. 
Failure to revi'le the scales of 

pay of choudharies, Assist-
ant choudharies, Receptionists 
Meter Roaders, Diesel en-
ginoe Drivers, Electriciar,s and 
D-7 caterpillar Operators. 
Vol. III, 4321-53, 4358, ·1361-

96, 4400-16. 
Failure to supply costly medi-

cines to the workers at 
C.P.W.D. dispensaries. 
Vol. III, 4321-53, 4360, 4361-

96, 4400-16. 
Failure to supply overalls to 

painters. 
Vol. III. 4321-53. 4358. 4381-

96, 4400--18. 
lI'ailure to supply overall!! to the 

work-charged staff employed.. 
in the workshops. 
Vol. m. 4321-58, 4358, 4361-

08, "00-18. 

OTHER CIVIL WORKS: contd. 
Demands for Grants, 1966-57: 

contd. 
Motions to reduce the Demand: 

contd. 
Failure to supply tools to mas-

ons, carpenters, Wiremen, 
etc., (work-charged stall). 
Vol. III, 4321-53, 4356, 4301-

86, 4400-18. 
Fallure to take the attendance 

of work-charged in the Hortl· 
culture circle on Acquittance 
Roll Registers. 
Vol. III, 4321-53, 4358, 4361-

96, 4400--16. 
Failure to work out permanent 

posts required to emdent 
maintenaI&ce of permanent 
works. 
Vol. III, 4321-63, 4354, 4361-

96, 4400-16. 
Gr8I!t of arrears of compensat-

ory allowance from 1951 to 
1953 to the work-charged stan' 
at Konnagar. 
Vol. In, 4321-53, 4355, 43t11-

96, 4400-16. 
Grant of Assam compensatory 

allowance to work-charged 
staff at Assam, Manipur and 
Tripura. 
Vol. m, 4321-53, 4355, 4381-

98, 4400-18. 
Grant of compensatory allow-

ance to the work-charged staft 
employed on Dhar-Udampur 
Road. 
Vol. In, 4321-53, 4355, 4361-

96, 4400 -18. 
Grant of hill allowance to 

work-charged staff at Simla 
at the same scale as J. 
cranted to other Central 
Government employees: 
Vol. III, 4321-63, 4355, 4361-

96, 4400-18. 
Grant of N.E.F.A. allowance to 

the work·charged staff. 
Vol. III, 4321-53, 4355, 4361-

96. 4400-16_ 
Grant of Sindri compensaton 

allowance to the WOl'k-chRTg-
ed staff atSindrl. 
Vol.JU, 4321-53, 4354, 4361--

98, 4400-18. 
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OTHER CIVIL WORKS: contd. 

Demands for Grants, 1956·57: 
contd. 
Motions to reduce the Demand: 

contd. 
Grant of travelling and daUy 

allowances and joining tIme 
to work-charged std when 
transferred from one station 
to another. 
Vol. III, 4321-53, 4354, 4361-

96, 440J-16. 
Grant of travelling, daily ana 

halting allowances to work-
charged staff when sent on 
official duty to outside stations. 
Vol. III, 4321-53, 4354, 4361--

96, 4400-16. 
Need for amending the Work-

men's Contributory Provident 
Fund Rules to bring them In 
conformity with the amend-
ments in the Industrial DIs-
putes Act. 
Vol. III, 4321-53, 4359, 4361-

96. 4400-1G. 

Need for application of Contrl· 
butory Health Scheme to the 
work-charged staff. 

Vol. III, 4321-53, 4357, 4361-
96, 4400-16. 

Need for appointment of a 
committee to go into the 
anomalies of scales of pay 
of work-charged staff. 
Vol. m, 4321-53, 4359, 4361-

96, 4400-16. 
Need for charging of rent of 

Domes and Baradaries in 
Delhi at five per cent. of pay 
instead of ten per cent. 
Vol. III, 4321-53. 4359, 4361-

96, 4400-16. 
Need for conversion of work-

charged staff to regular 
establishment with full bene-
ftt of past service. 
Vol. III, 4321-53, 4360, 4361-

96, 4400-16. 
Need for counting of service 

rendered under State PWDs 
at l:5hopal, Lalitpur and Jai-
pur alrfteldsof those work· 
Charged staff who were 

109 LSD.-32. 

OTHER CIVIL WORKS: ccmtcl. 
Demands for Grants, 1956-5'1: 

contd. 
Motions to reduce the Demand: 

contd. 
tran~ferred along with the 
works to the CPWD. 
Vol. III, 4321-53, 4357, 4361-

96, 4400-18. 
Need tor designating the Work 

Mistries as work Inspec-
tors. 
Vol. III, 4321-53, 4360, 4361--

96, 4400--HI. 
Need for electrification of class 

IV, staff quarters at Deihl. 
Vol. m, 4321-53, 4359, 4361-

96, 4400-18. 
Need for electrification e>t 

work-charged staff quarters 
at Delhi. 
Vol. III, '321-53, 4359, 4361-

96, 4400 -16. 

Need for electritication ot 
work-charged staff quarters 
at'Dhanbad. 

Vol. III, 4321-53, 4359, 4361-
96, 4400-18. 

Need for granting ot all 
gazetted holidays to the 
work-charged staff. 
Vol. III, 4321-53, 4357, 4361-

96, 4400-18 

Need for oDening avenues of 
pre>motion to work-charged 
clerks with benefit of past 
service. 

Vol. III, 4321-53, 4356, 4361-
96, 4400-18. 

Need for providing pass hooks 
to the subscribers at Work-
men's Contributory Provi-
dent Fund. 

Vol. III, 4321-53, 4357, 43tll-
96,4400-UI 

Need for providing street light· 
ing in the work-charged f;taft 
quarters areas in Pusa, 
Queensway and Vinaynagar. 
Vol. III, 4321-53, 4359. 4361-

96, 4400-18 
Demands for Grants on Account, 

1956·57. 
Vol. n, 2219. Z231. 
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OTHER ORGANISATIONS UNDER I 
. THE MINISTRY OF PRODUCTION: 
Demands for Grants, 1956-57. 

Vol. III, 4421, 4422-77, 4478· 
80, 4481-4534, 4541--53. 

4554 

Motions to reduce the Demand: 
Pist.ribution system of coal. 

Vol. III, 4422-77, 4479, 4481-
4534, 4541-53. 

Failure to confirm large num~ 
ber of staff working for 
PUlny year'5 and apprehension 
of declaring 801m: of them 
lurplus. 
Vol. III, 4422-77. 4471l, 4481--

4534, 4541-53. 

Failure to protect silk industry 
in Berhampur District of 
West Bengal. 
Vol. III, 4422-77, 4480, 4481-

4534, 4541-'-53. 

Need to encourage Ghani oil 
Industry in villal'Ts, 

Vol. III, 4422-7'1, 4480, 4481-
4534, 4541-53. 

Need to encourage wood·craft 
in areas rich in' forest. 
Vol. In, 4422-'1'1,4480,4481-

4534, 4541·-53. H.... to establish tassar silk 
industry in Singhbhum Dis-
trict in Bihar. 
Vol. IIJ, 4-.22-77, 44S0, 4481-

4534, 4541-53. 

Need to popularise various 
cottage industries among the 
tribals. 
Vol. III, 4422-77, 4480, 4481-

4584, -i541--53. 
!»Dlicy and manner of giving 

sq,bsidy. 
Vol. III, 4422-77, 4480, 4481-

4534, 4541-53. 

Proposed transfer of a branch 
of Coal Collllnission and con-
aequent eftect on the em· 
ployees. 
Vol. III, 4422-77, 44'19, 4481-
. 4534, 4541--53. 

I 
I 
I 

I 
I 

OTHER ORGANISATIONS UNDJl!R 
THE MINISTRY OF PRODUCTION: 
contd. 
Demands fOl' Grants, 1966·57: 

contd. 
Motions to reduce the Demand: 

cootd. 
Working of Cottage Industries 

Board with special re.fer(!nc~ 
to providing inadequate relief 
to village artisans and work-
ers. 
Vol. III, 4422-77, 4479, 4481--

4534, 4541-53. 

Working of Handicrafts Board 
and its failure to give feUd' 
to the handicraft artisan 
Vol. III, 4422-'17, 4479, 4481-

4534, 4541-53. 

Working of National Instrunlent 
Factory with Ipecial reference 
to the condition of workers 
arul other employees. 
Vol. III, 4422-77, 4478. 4431-

4534. 4541-53. 
with 

supply 
market-

Working of Silk Board 
special reference to 
of cheap yarn and 
ing of the produce. 

Vol. III, 4422-77. 4479. 4481-
4534, -t541-53. 

Demands for Grants on account, 
1956-57. 

Vol. II, 2219, 2234. 
Pemand! for Supplementary. 

Grants, 1958·57. 
Vol. X, UCla, 3208-35, 3236. 

OTHER SCI~NTIFIC DEPART-
MENTS: 
Demands for Grants, 18~-57: 

Vol. III. 5887, 5388-&423, 5428-
82. 5483. 

Demands for Grants on Account. 
1958-57. 

Vol II. 2219, 22.2.1. 

o V E R SEA S COMMUNICATIONS 
SEJlVICE: 
Demands for Grants, 1956-57: 

Vol. n, 3323, 3326-85. 3398-
3449, 3460. 

Demands for Grants on Account. 
1958-57, 

Vol. II, 2219, 2221. 
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OVERTIME ALLOWANCE: 
See "Pay and Allowances". 

P 
PACTS, MILITARY: 

President's Address: 
Military pacts. 

Vol. I, 6, 15. 

PADDY: 
Demands for Grants, 1956-57 Tra-

vancore-Cochin : 

Agriculture: 

Motion to reduce the Demand: 
Failure of Government to do 

adequate research to evolve 
higher-yielding straIns o.c 
sugarcane, --, ctc. 

Vol. V, 8299, 8314--46. 
See also "Rice". 

PAINTER(S) : 
Demands for Grants, 1956-57: 

Other Civil Works: 
Motion to reduce the Demand: 

Failure to supply overalls 
to --. 

PAKISTAN: 

Vol. Ill, 4321-53, 4358, 
4361--96, 4400--18. 

Calling Attention to Matter of 
Vrgent Publlc Importance: 
Compensation by -- in connee-

tion with Nekowal incident. 
Vol. VII, 2785-68. 

Condition of Hindus in East --
and mIgration therefrom. 

Vol. III, 3719-20. 

Continued firing by -- torces 
into Indian territory. 

Vol. V, ~573-74. 

RehabilitatiOn to refugees trom 
East Pakistan in Tripun. 

Vol. II, 2530-32. 

Demands for Grants, 1956-57: 
;ExternJil Affairs: 

PAKISTAN: contd. 
Demands for Grants, 1956-57: 

ccmtd. 
External Affairs: contd. 

Motions to reduce the Demand: 
Attitude ot --toward.!: India 

and the measures to meet 
It. 

Vol. III, 3600-86, 3688, 
3689--3708. 3720--63, 

3764-75 
Continuous abnormal influx of 

Hindus from --. 
Vol. Ill, 3600-86, 3689-

3708, 3720--63, 378f, 
3764-'115. 

Frequept attacks on Indian 
border by --. 

Vol. III, 8600-86, 3689-
3708, 3720~, 3764, 

3764-'75. 
Problems arising out of the 

present phase of our rela-
tjc,"~ with --

Vol. III, 3600-88, 3687. 
3689, 3708, !72O-a, 

3764-71. 

Question of plebiscite in 
Kuhmir in view of--
baving joined SEATO and 
MEADO. 

Vol. III. 3800-88, 3688, 
3689--3708. 3720--83. 

3764--7&. 

Ministry ot Defence: 
Motions to reduce the Demand: 

Failure to make adequste 
provision for the defence of 
the country in view ot the 
recent activities of PaklataD 
in particular and of the 
MEADO and SEATO 
powers in general. 

Vol. II, 3180-3243, 32'-1, 
325~31'. 

Need for reorganisation of 
defence machinery In view 
of foreiln military aid to 
--, 

Vol. 11, 3180--32". 3243, 
3253-3314. 
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PAKISTAN ~-~cmtd:-- --.----.---------.-PALCHOUDHURY, SHRiMAiilLA: 
I Demands for Grants. 1956·57.: ccmtd. 

contd. Demands for Grants, 1956-57 PPl'· 
Ministry of Irrigation and Power: 

Motion to reduce the Demand: 
Expenditure in connection 

with talks in Washington 
regarding Indo-Pak Canal 
Water Dispute. 

Vol. III, 4095, 4096-:-4142, 
4148--85, 4188--4247. 

Demands for Grants 1955-57-Rail-
ways: 
Railway Board: 

Motion to reduce the Demand: 
Failure to redress the injus-

tice done to a large number 
of ex-railway employees 
woo have provisionally 
opted for --. 

Vol. II, 1899-1932. 1941, 
1970-2040. 

DisclUsion re exodus of Hindus 
from East Pakistan to India. 

Vol. V. 1{)125-63. 
Motion(s) for Adjournment: 

Clash between India and Pakistan 
army units at Hussainiwala 
Headworks. 

Vol. II, 3035, 3050. 
Incursion by -- Army into 

ehhad Bet in Rann of Kutch. 
Vol. I, 571-74. 

Insult to special envoy ot India 
at Karl\chi on -- Republic 
Day. 

Vol. III. 3587-93. 
President's Address: 

Agreement on Evacuee Property, 
Canal waters Dispute, exodus 
from East Pakistan, Rail 
Traffic, and visa system. 

Vol. I, "-3, 12. 
Statement re exodus of Hindus 

from East Pakistan. 
Vol. V, 9255-61. 

Statement re import of gypsum 
trom -- -Laid on the Table. 

Vol. vm, 5341. 

PALCHOUDHURY, SHRIMATI ILA: 
Committee on Private MembHs' 

Bills and Resolutions: 
Motion re Forty-eighth Report. 

Vol. III, 3957. 

taining to the Ministry ot Com-
munications and motions to rf"-
reduce the Demands. 

Vol. II, 3358-63, 3445-411. 
Demands for Grants, 1956-57 per-

taining to the Ministry of Irriga-
tion and Power and motions to 
reduce the Demand. 

Vol. nI, 4115. 
Demands tor Grants, 1956-57 per-

taining to the Ministry ot Rehabi-
litation and motions to reduce the 
Demands. 

Vol. Ill, 4053-57. ' 
Demand tor Supplementary Grant. 

1955·56 pertaining to the Ministry 
of Rehabilitation and motions to 
reduce the Demand. 

Vol. I, 12i3. 
General discussion ot the General 

Budget, 1956-57. 

Leave of absence 
Vol. II, 2687. 

granted to --. 
Vol. V. 7720, 

Vol. VIII, 6984. 
Life Insurance 

1956; 
Corporation Bill, 

MotIon to refer to Select 
mittee. 

Com-

Vol. II. 2951-55. 
Proceedings of Legislatures <Protec-

tion ctf Publication) Bill [By Shri 
Feroze Gandhi]: 
Motion to consider and atl'.er.d-

ment to refer to Select Com-
mittee. 

Vol. III, "840-42. 
Resolution re appointment of a 

committee to examine Community 
Projects and National Extension 
Service Schemes. 

Vol. I. 1432-33. 
PALUR: 

Demands for Grants, 1956-57: 
Indian Posts and Telegraphs De-

partment (Including Working 
Expenses): 

Motion to reduce the Dt:mand: 
Need to open a telegraph 

offtce at -- in Tiruchi 
District, Madras State. 

Vol. II, 33~5, 3390, 
3896-a4f8. _ .. _-._-------------------------------
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PANCHAYAT(S): PANDE, SHRI B. D.: contd. 

Demands for Grants, 1956-57; 
Tripura: 

Motion to reduce the Demand: 
Need to introduce -- system 

in Trlpura. 
Vol. III, 4938-58, 4961-

502ft 5037, 5051-5110, 
5113-28. 

Demands for Grants, 1956-57-
Trav ancore-Cochin: 
Heads of States, Ministers, Sec-

retariat, and Attached Offices. 
Motions to reduce the Demand: 

Discrimination between --
and -- based on the majo-
rity in the elected--
party-wise. . 

Vol. V, 8294, 8314-46. 
Failure of Government to give 

complete autonomy to --. 
Vol. V, 8295, 8314-46. 

Rural Development: 
Motions to reduce the Demand: 

Interference of Government in 
the day-to-day administra-
tion of -- and curtail-
ment of the autonomy 
of--. 

Vol. V, 8300, 8314-48. 
Miserable condition of the 

lower paid staff of --. 
Vol. V, 8308, 8314-46. 

PANCHAYAT ACT: 
Manipur: 

Motion to reduce the Demand: 
Failure to extend the -- to 

the villages of Manipur. 
Vol. In, 4938, 4961-5028, 

5034, 5051-5110, 5113-
28. 

PANDE, SHRI B. D.: 
All India Institute of Medical 

Sciences Bill: 
Motion to consider. 

Vol. I, 283. 
Ancient and Historical Monuments 

and Archaeological Sites and Re-
mains (Declaration of National 
Importance) Amendment Blll (bll 
Shri Balwant Sinha. Mehta): (as 
passed by Rajya Sabha): 
Motion to pass. 

Vol. X, 2158-57. 

Business of the House. 
VOl. I, 1134, 1135. 

Constitution (Ninth Amendment) 
Bill: 
Consideration of clauses. 

Vol. VIII, 5710. 

Demands tor Grants, 1956-57 per-
taining to the Ministry of Com-
munications and motions to re-
duce the Demands. 

Vol. II, 3382-85. 
Demands for grants, 1956-57 per-

taining to the Ministry ot Irriga-
tion and Power and motions to 
reduce the Demands. 

Vol. nI, 4160, 4167-70. 
Demands for Grants, 1956-57 per-

taining to the Ministry of Pro-
duction and motions to reduce 
the Demands. 

Vol. III, 45f8. 
Demands for Grants, 1956-57 per-

taining to the Ministry of Trans-
port and motions to reduce the 
Demands. 

Vol. II, 3509. 
Demands for Grants, 1956-57-Rail-

ways and motions to reduce the 
Demands. 

Vol. II, 1994-87. 

Demand for Supplementary Grantl 
1955-56 pertaining to Ministry of 
Education. 

Vol. I, IM7. 
Electricity (Supply) Amendment 

Bill, 1956: 
Motion to reter to Select Com-

mittee. 
Vol. vn, 3293. 

General discussion of the Railway 
Budget, 1956-57. 

Vol. II, 1623, 1726, 1753, 1831, 
18&"" 

Hindu Succession Bill (as passed by 
Rajya Sabba): 
Motion to consider. 

Vol. IV, 8tMI2. 

Consideration of clauses. 
Vol. IV, 7014, 7147-'1, till. 
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PANDE, SHRI B. D.: contd. 

Indian Railways (Amendment) Bill 
(as passed by Rajya Sabha): 
Consideration of clauses. 

Vol. VII, 4430--4432. 
Life Insurance (Emergency Provi-

sions) Bill: 
Motion to consider. 

Vol. I, 1168-74, 1486. 
Life Insurance Corporation Bill: 

Motion to refer to Select Com-
mittee. 

Vol. II, 3078, 3085-89. 
National Highways B~ll: 

Motion to consider. 
Vol. VII, 3182. 

National Volunteer Force Bill: 
Motion to consider. 

Vol. VIII, 4744. 
Consideration of clauses. 

Vol. VllI, 4780, 4781-82. 
Representation of the People 

(Amendment). Bill: 
Motion to consider as reported by 

Select Committee. 
Vol. I, 70. 

Consideration of clauses. 
Vol. I, 186-8'1. 

Re"Solution re appointment of a 
committee on industrial and com-
mercial state undertakings. 

Vol. III, 3989, 4009. 
Resolution re enquiry into working 

of Income-Tax Department. 
Vol. VI, 477. 

Resolution re Second Five Year 
Plan. 

Vol. VIII, 6672-81. 
States Reorganisation Bill: 

Motion to eonsider as reported by 
Joint Committee. 

Vol. VI, 1044, 1533. 
Consideration of clauses. 

Vol. VII, 2329. 

PANDE, SHRI C. D.: 

BusinelS of the House. 
Vol. IV, 7088. 

Committee on Absence of Members 
ftom the Sittings of the House: 

' ... ¥~9n r' Illahteenth~. 
.' Vol. IX, 1196, 1'19'1-98, 1804. 

PANDE, SHRI C. D.:contd. 

Finance Bill: 
Motion to consider. 

Vol. IV, 5786-94, 5885, 5902. 
General discussion of the General 

Budget, 1958-57. 
Vol. n, 2452, 2549, 2558-84. 

Hindu Succession Bill (as passed bll 
Ra;lIll Sabhll) : 
Motion to consider. 

Vol. IV, 6843, 6844, 6883, 8889, 
6870--78, 6911S. 

Consideration of clauses. 
Vol. IV, '1104. 

Sales Tax Laws Validation Bill: 
Motion to ·consider. 

Vol I, 1099, 1100, 1101-03. 
States Reor;;anisation Bill: 

Motion to consider as reforted by 
Joint Committee. 

Vol. VI, 1081, 1092. 

PANDEY, DR. NATABAR: 

Resignation of --. 
Vol. IX, 12. 

PANEL OF CHAIRMEN: 

Nomination of Shri K. S. Raghava-
chari to --. 

Vol. II, 3452. 

PANT, PANDIT G. B.: 

Agreements betw~ the President 
of India and the Government of 
Jammu and Kashmir-Laid on the 
Table. 

VoL I, 574-'15. 

Amendment to Displaced Persons 
(Compensation and Rehabilita-
tion) Rules-Laid on the Table. 

Vol. vrn. 6793. 

Bihar and West Bengal (Transfer 
of Territories) Bill: 
Motion for leaVe to introduce. 

Vol. VI, 8, 9-10. 

Motion fOr extensIon of time for 
presentation of Report of Joint 
Committee. 

Vol. VII, 2375-". --- -_ .. _-_. __ ._----_ .. -----_._--
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PANT, PANDIT G. B.: contd. 

Bihar and West Bengal (Transfer 
of Territories) Bill: contd. 
Motion to consider as reported by 

the Joint Committee. 
Vol. VII, 3418-26, 354~56. 

Consideration at clauses. 
Vol. VII, 3557, 3559, 3560, 
3561, 3611, 3629, 3651--57, 
3658, 3672-75, 3678, ~79, 
3681, 3682, 3683, 3684, 3685-
86, 3689, 3693·94, 3695. 

Motion to pass, as amended. 
Vol. VII, 3696-3702. 

Business Advisory Committee: 
Motion re Thirty-second Report. 

Vol. IV, 5631, 5632-33. 
Business of the House. 

Vol. V, 8961, 10038. 
Vbl. VlII, 5034, 6186, 6086, 6086, 

6816. 
Vol. X, 4092. 

Calling Attention to Matter of 
Urgent Public Importance: 
Disturbances at Kalka Railway 

station. 
Vol. V. 10021-22. 

Inftux of displaced persons into 
Tripura. 

Vol. VIII, 6794·95. 
Ontral Excise and Salt (Amend-

ment, Bill: 
Motion to consider. 

Vol. VllI, 5425-33. 
Constitution (Sixth Amendment) 

Bill: 
Motion for reave to withdraw. 

Vol. IV. 5640-41. 5644·45. 5646-
47. 

Constitution (Ninth Amendment) 
Bill: 
Motion tor leave to introduce. 

Vol. IV, 5651. 
Motion to reter to Joint Com-

mittee. 
Vol. IV, 8472-75, 8531, 8588-

13. 
Ptesentation ot report ot Joint 

Committee. 
Vol. VI, 8. 

Motion to consider as reported by 
Joint Committee. 
Vol. VItI, 5487-98, 5532,5833-

88. 

PANT, PANDIT C. B.: contd. 
Constitution (Ninth Amendment) 

Bill: Contd. 
Consideration of clauses. 

Vol. VIII, 5683-86, 5691-95, 
5802, 5834. 5852-60, 5862, 
5864, 5923-32. 6021--Z'1, 
6033, 6034, 6035, 8040, 6042. 

Motion to pass, as amended. 
Vol. VIII, 6063-64, 6071·72. 

Date of General elections. 
Vol. VIII, 8978. 

Death of Acharya Narendra DeVL 
Vol. I, 287 -88. 

Delhi (Control ot Building Opera-
tions) Continuance Bill (As pass· 
ed by Ra;ya Sabha): . 

Motion to conlilider. 
Vol. X, -'113-14, 4131--33. 

Motion to pass. 
Vol. X, 4133. 

Demands for Grants, 1956·57 per-
taining to the Ministry of Home 
Affairs and motions to reduce the 
Demands. 

Vol. III, 5213-28. 
Discussion on Rules re emer,etlcy 

recruitment to I.A.S. 
Vol. V, 10174, 10185-90. 

Discussion re leaka,e of Budlet 
proposals. 

Vol. II, 3143, 3151-55. 
Draft Bill on Reorganisation ot 

States-Laid on the Table. 
Vol. fl, 2855. 

Faridabad Development Cot"pOration 
Bill, 195f1: 
Motion to consider the amend· 

ments made by Rajya. Sabhe. 
VoL X, 4111-12. 

Indian Medical Council Bill (cu 
passed by Ra;ya Sabha): 

Motion to eonsider. 
Vol. X, 2351, 2352. 

Jammu and Kashmir (Extension of 
Laws) Bill: 
Motion for le..,.e to introduce. 

Vol. IV, 5638. 
Motion to consider. 

Vol. VII, 3830. 
Motion to pass. 

Vol. VII, 3830. 
Kerala State Legislature (Delegation 

ot :Powers) Bill: 
Motion tor leave to mtroduela. 

Vol X. ..,.. 
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PANT, PANDIT G. B.: contd. 
Kerala State Legislature (Delega-

tion of Powers) Bill: contd. 
Motion to consider. 

Vol. X, 3545-47, 3563-64, 
3580-84. 

. Consideration of clauses. 
Vol. X, 3586. 

Motion to pass. 
Vol. X, 3586. 

Ministry of Home Affairs Memoran-
dum on safeguards for Linguistic 
minorities-laid on the Table. 

Vol. VIT, 5498-5506. 
Motion (s) for Adjournment: 

Agitation re establishment of a 
Bench of Kerala High Court at 
Trivandrum. 

Vol. IX, 1273,1274,1275,1276. 
Alleged death of some Nagas due 

to starvation. 
Vol. V, 9104, 9105. 

Alleged lathi charge by Delhi 
Pollee. 

Vol. III, 5360, 5361-63. 
Appointment of a second Pay 

Commission. 
Vol. X, 4074. 

Arrest of certain demonstrators. 
Vol. IV, 6293-94. 

Bomb explosions in Delhi. 
Vol. VIII, 5180-81, 5182. 

Closure of cashewnuts factories 
in Kerala. 

Vol. X, 4075-76, 4073. 
Cracker explosion in Ramlila 

Grounds. 
Vol. IX, 1655, 1657. 

Disturbances at Kalka Railway 
Station. 

Vol. V, 10021-22. 
Fast of Shri Balramdas Tandon. 

Vol. III, 3866-67, 3868-69, 3870. 
Firing in Manipur State. 

Vol. I, 41-42. 
Floods in Tripura. 

Vol. VII, 2222-24, 2225-26. 
Fonnation of Ministry in Travan-

cor,e-Cochin. 
, ' Vol. II, 3457-58. 

Situation in Ahmedabad. 
Vol. VII, 2762-88, 3782-63. 

PANT, PANDIT G. B.: contd. 
Motion re situation in Naga Hills. 

Vol. VII, 4238. 

Motion re suspension of first proviso 
to Rule 92. 

Vol. IV, 6052, 6053-54, 6071-73 . 

Motion re working of Preventive 
Detention Act. 
VoL V, 9979-84, 9988, 9995, 10042, 

10111-21. 

Point of procedure re leakage of 
Budget, 1956-57. 

Vol. II, 1704. 

Point re Draft Constitution for 
Jammu and Kashmir. 

Vol. IX, 268. 
Question of privilege. 

Vol. VIII, 6993-94, 7002, 7003-04. 
Report of Administrative Vigilance 

Division for period ending 31st 
March, 1956-laid on the Table. 

Vol. V, 10026. 

Report of Backward Classes Com-
mission and memorandum ex-
plaining action taken thereon-
Laid on the Table. 

Vol. VIII, 5341. 

Report of Union Public Service 
Commission, 1955-56 and Govern-
ment memorandum thereon-Laid 
on the Table. 

Vol. X, 3331, 3332. 

Resolution re President's Proclama-
tion re Kerala. 

Vol. IX, 1661-70, 1673. 

Resolution re President's Proclama-
tion re Travancore-Cochin. 

Vol. III, 3776-82, 3842-50. 
Vol. VIII, 5046-49, 5208-10, 

5211. 
Scheduled Castes and Scheduled 

Tribes Orders (Amendment) Bill: 
Motion for leave to introduce. 

Vol. III, 4538, 4539. 

Motion to consider. 
Vol. VIIJ, 6088-92, 60UI. 

Amendment to circulate. 
VoL VIn, 6018. 

--~-.------- ... ----------------.. -----.. 
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PANT, PANPIT G. B.: contd. 

Slum Areas (Improvement and 
Clearance) Bill (as pa.ssed by 
Rajya Sabha): 
Motion to considf!r. 

Vol. X, 4135-37, 4154, 4155, 
4205-13. 

Consideration of clauses. 
Vol. X, 4214. 

Motion to pass. 
Vol. X, 4215. 

Statement re situation in Naia Hills 
Vol. VI, 1563-67. 

States Reorganisation Bill: 
Motion for leave to introduce. 

Vol. IV, 5637, 5638, 5639-40 
Motion to refer to Joint Commit-

tee. 
Vol. IV, 6078-87, 6089, 6090, 
6091, 6098, 6299, 6399, 6455-

66, 6467. 
Presentation of Report of Joint 

Committee. 
Vol. VI, 8. 

Motion to conaider as reported by 
Joint Committee. 

Vol. VI, 977-78, 986-95, 1424, 
1654-75. 

Consideration of clauses. 
Vol. VI, 1676, 1681, 1696, 2059. 

Val. VII, 2230-31, 2232, 2239, 
2377-88, 2422-25, 2432-33, 
2437, 2439, 2553, 2555, 2557, 
2572--77, 2578, 2579, 2580, 
2581, 2582-84, 2585, 2586, 
2587, 2588, 2589-90, 2592-
94, 2595, 2596, 2598, 2601, 
2617--18, 2644, 2646-47, 2648, 
2649, 2651-52, 2653, 2654, 

2665, 2668, 2675, 2676. 

Motion to pass, as amended. 
Vol. VII, 2779, 2838-47. 

Supreme Court (Number of Judges) 
Bill: 
Motion for leave to introduce. 

Vol. VII, 2229. 

Motion to consider. 
Vol. VII, 3804-05, 3824-28. 

Motlon to ~H. 
Vol VII, Sua. 1821. 

PANT, PANDIT G. B.: contd. 
Territorial Councils Bill: 

Motion for leave to introduce. 
Vol. X, 1952, 2953. 

Motion to consider. 
Vol. X, 3730-33, 3768-71. 

Consideration of clauses. 
Vol. X, 3771-72. 3776-77, 3'180. 

3786--89, 3790, 3791, 3794--96~ 
3798-99, 3803, 3805-06, 380'1, 
3808-09, 3811-12, 3815. 3818~ 
3818, 3819-20, 3821, 3824, 3827-

28. 
Motion to pass, as amended. 

Vol. X, 3828. 3834. 
Travancore-Cochin Agricultural: 

Pests and Diseases (Amendment) 
Act, 1955-Laid on the Table. 

Vol. VIII, 8793. 
Travancore-Cochin Indebted Agri-

culturists Relief Act, 1956-Laid 
on the Table. 

Vol. VIII, 6793. 

Travancore-Cochin Land Conser-
vancy (Amendment) Act. 1956-
Laid on the Table. 

Vol. VID. 6793_ 

Travancore-Cochin Police (Am('nd-
ment) Act, 1956-Laid on the 
Table. 

Vol. VIII, 8793. 

Travancore-Cochin State Aid to 
Indmltries (Amendment) Act. 
1956-Laid on the Tabk 

Vol. VIII, 8'791. 
Young Persons (Harmfu! P:.Iblica-

tions) Bill: 
Motion to consider. 

Vol. IX. 810-11, 836, 837-41. 

Motion to pass, as amended. 
Vol. IX. 844. 

PAPER(S) LAID ON THE TABLE: 

Administration of Evacuee Property 
(Amendment) Ordinance. 1958. 

Vol. IX, .,~ 
Al1'eement between India and UJ[. 

on avoidance of double tazaUoa.. 
VoL IV, IIJ7. 
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PAPER(S) LAID ON THE TABLE: 
c011td. 
Agret:ments between the President 

of India and the Government of 
Jammu and Kashmir. 

Vol. I, 574-75. 
Agreement on the Canada-India 

Colombo Plan Atomic Reactor 
Project and messages exchanged 
between the Prime Ministers of 
Canada and India and statement 
thereon. 

Vol. V, 7719. 
Agriculture.l Produce (Deve1opment 

and Warehousing) Corporations 
Rules. 

Vol. IX, 258. 
Amendment to Coffee Rules. 

Vol. VII. 2228. 
Amendment to Displaced Persons 

(Compensation and Rehabilita-
tion) Rules. 

Vol. VIII, 8'193. 
AmefLdments to Employee's Provi-

dent Funds Scheme. 
Vol. VII. 2227. 

Amendments to I.A.S. (Recruit-
ment) Rules and I.P.S. (Recruit-

• ment) Rules. 
Vol. V, 8501. 

Ancient and Historical Monuments 
and Archaeological Sites and 
Remains (Declaration of National 
Importance) Amendment Bill. 
(by Dr. Raghubir Singh). (118 
passed btl Ra.;va Sabha): 

Vol. VIn, 5033. 
Ancient and Historical Monuments 

and Archaeological Sites and 
Remains (Declaration of National 
Importance) Amendment Bill. 
1958-Assented to by the Presi-
dent. 

Vol. X. 4085-86. 
Annual Report and Audit Report on 

the accounts of Damodar Valley 
Corporation for 1952-53 and 
la5S-54. 

Vol. I, 42-43. 
Annual Report and Audit &-

counts of the Employees' State 
InsUranee Corportiftan fot the year 

. leu-14. 
Vol. I, 9'12. 

--_._. __ ._._- --------_.. .. --- -. ---- -----.---
PAPER(S) LAID ON THE TABLE: 

contd. 

Annual Report of Air India Interna-
tional Corporation. 1954-55. 

Vol. VI, 625. 

Annual Report of Commissioner for 
Scheduled Castes and Scheduled 
Tribes tor the period ended the 
31st December, 1955. 

Vol. VIII, 8401. 
Annual Report of Damodar Valley 

Corporation and Audit Report on 
Accounts for 1954-55. . 

Vol. VII, 122'1. 
Annual Report of Damodar Vaney 

Corporation fot 1955-56 and Audit 
Report thereon. 

Vol. X. 4078. 
Annual Report of DeVelopment 

Council for Art Silk Textiles for 
the years 1955-56. 

Vol. VII, 1149. 
Annual Report of Devel"l'D1ent 

Council for Bicycles for t;lc year 
1855-58. 

Vol. VII, 2549. 
Annual Report of Development 

Council for Heavy Chemlcab 
(Acids and Fertilizers) for the 
year 1955-58. 

Vol. VII, 3084-86. 
Annual Report of Development 

CouncIl for Heavy Chemicals 
(AlkaliS) for the year 1955-58. 

Vol. VII, 3084-85. 
AnnualKeport of Development 

Council for Heavy Electrlcals 
lndustr)' for the year 1955-56. 

Vol. VII, 3084-85. 
Annual Report of Development 

Council for Internal Combustion 
EnJines and Power Driven Pumps 
for the year 1955-56. 

Vol. VII, 1814-85. 
Annual Report of Development 

Counet1 for i.ight Electrical 
Industry for the year 1955-58. 

Vol. VII, 2M9. 
Awtnual R8Jk)ri ell Development 

Council for Pharmaceuticals and 
Drup, for the y~i' 19155-'56 . 

. Vol. ro, 2MI. 
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PAPER(S) LAID ON THE TABLE: 
contd. 
Annual Report of Development 

Council tor Sugar for the year 
1955-56. 

Vol. VII, 2549. 
Annual Report of Development 

Council tor Woollen Textiles for 
year 1955-56. 

Vol. VII, 2549. 
Annual Report of Indian Air Lines 

Corporation, 1954-55. 
Vol. VI, 625. 

Appleby's Report on re-examination 
of India's administrative system 
ete. 

Vol. VII, 3084. 
Appropriation Accounts (Civll) 

1952-53 and Audit Report, 1954 
(Part II). 

Vol. II, 2855-56. 
Appropriation Accounts (Civil) of 

Grants and Appropriations dis-
elosing Excesses, 1953-54. 

Vol. X, 3123. 
Appropriation Accounts etc. Defence 

Services, 1953-54, and Audit 
Report, Defence Services, 1955. 

Vol. I, 575-76. 
Appropriation Accounts of Defence 

Services, 1954-55 and Audit 
Report, 1956. 

Vol. X. 4078-79. 

Appropriation AccOlUlts ( Posts and 
Telegraphs) 1953-54 and Audit 
Report 19M!. 

Vol. II, 2529. 
Appropria';ion Accounts (Posts and 

and Teiegraphs) 19M-55 and 
Audit Report, 1956, Part U. 

Vol. X, 3533. 
Appropriation Accounts, Part I, 

Part II, Block Accounts, Balance 
Sheets and Profit and Loss Acco-
unts for the year 1954-55 and 
Audit RePort. 1968 of Railways. 

Vol. X, 4079. 
Audit Report (Civil) 1955 (Part I). 

Vol. V, 1254. 
Audit Report (Posts and Tele-

graphs), i956-Pari I. 
Vol. VI, 1405. 

PAPER(S) LAID ON THE TABLE: 
contd. 

Bihar and West Bengal (Transfer 
of Terrhories) Delimitation of 
Constituencies Rules. 

Vol. IX, 368. 
Bombay Wheat (Movement Control) 

Order, 1956. 
Vol. IX, 6. 

Booklet on initial constitution of 
Indian Foreian Service Branch 
'B'. 

Vol. VI, 1555. 

Srief recital of facts; Border Inci-
dents at Hussainiwala. 

Vol. II, 3058-51. 

Budget estimates of Damodar Valley 
Corporation for the year 1958-57. 

Vol. I, 1085. 

Bud,et estimates of Delhi State 
Electricity Board for 1936-57. 

Vol. V. 10027. 

Calcutta Wheat (Movement Control) 
Order, 1956. 

Vol. IX. 6. 

Central Excises Notifications. 
Vol. IX, 368. 

Citizenship Rules, 1956 and citizens' 
(Registration at Indian Consula· 
tes) Rules, 1956. 

Vol. VI, 809-10. 
Commercial Appendix to the Ap-

propriation Accounts (Civll) 
1952-53 and the Audit Report, 
1954. 

Vol. II, 2855-156. 

Committee on Absence of Members 
from the sittings of the HOllse. 
Minutes of fourteen sittin,s. 

Vol. n, 2529. 

Minutes of Fifteenth to Seven-
teenth sittings. 

Vol. V, 10028. 

Minutes of Seventeenth to Nine-
teenth alttings. 

Vol. VIII,6980·81. 
Mmutes of Twentieth and TWenty-

first slfttngs. 
Vol. X, 3514. - --------- ---------------------
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." " .... _---_ .... ---
PAPER{S) LAID ON THE TABLE: 

contd. 
Committee on Private Members' 

Bills Bnd Resolution: 
Minutes of Forty-seventh to 

Forty-ninth sittings. 
Vol. V, 9713. 

Minutes of Sixtieth to Sixty-sixth 
sittings. 

Vol. VIII, 6399. 
Minutes of the Sixty-seventh to 

Seventy-second sittings held 
during the Fourteenth session, 
1956. 

Vol. X, 3707. 
Companies (Central Government's) 

General Rules and Forms. 
Vol. II. 2529. 

Contracts for supply of equipment 
and structural steelwork for .8hilai 
Iron and Steel Works. 

Vol. VI, 357. 
Copyright Bill: 

Evidence tendered before the 
Joint Committee on the Bill. 

Vol. IX, 369. 

:Report of Joint Committee. 
Vol. IX, 369. 

Declaration of Exemption under 
Registration of Foreigners Act, 
1939. 

Vol. IV, 6685. 
Vol. VII, 358l. 
Vol. X, 3125. 

Delhi (Control of Building Opera-
tions) Continuance Bill, 1956 (as 
passed by Rai1l4 Sabha). 

Vol. X, 3710. 
Delhi Tenants (Temporary Protec-

tion) Bill, 1956 (as passed by 
Ra;lIa Sabha). 

Vol. X, 3710. 
Delhi Wheat (Movement Control) 

Order, 1958. 
Vol. IX, 6. 

Delimitation Commission, India, 
Final Orden Nos. 32 to 35. 

Vol. VIn, 8980. 

Deliml~tiOD of Parliamentary and 
Auembly Constituencies Order. 

Vo1. X, 3708. 

I 

PAPER(S) LAID ON THE TABI&: 
contd. 
Delivery of Books (Public Libraries) 

Amendment Bill (as passed btl 
Ra;ya Sabha). 

Vol. IX, 853. 
Directions issued by Speaker Wlder 

Rules of Procedure. 
Vol. V, 10027-

Displaced Persons (Compensation 
and Rehabilitation) Amendment 
Ordinance, 1956. 

Vol. IX, 7. 
Dissentient Report of the Netaji 

Enquiry Committee. 
Vol. X, 2687-40. 

Draft Bill on Reorganisation of 
States. 

Vol. II, 2855. 
Draft Constitution for Jammu and 

Kashmir. 
Vol. IX, 260. 

Draft Mining Leases (Notification of 
Terms) Rules, 1956. 

Vol. VII, 3916. 
Draft Notification under Companies 

Act, 1956. 
Vol. IX, 607. 

Eighth Annual Report of the Board 
of Directors of the Industrial Fin-
ance Corporation alongwith a 
statement showing the assets 
and liabilities and profit and loss 
account of the Corporatil>n. 

Vol. IX, 487. 
Evidence re Electricity (Supply) 

Amendment Bill, 1955. 
Vol. IX, 1523-2 •. 

Evidence tendered before fhe Joint 
Committee on the Motor Vehicles 
(Amendment) Bill, 1955. 

Vol. IX, 488. 
Explanatory Statement re Repre-

sentation of People (Amendment) 
Ordinance, 1955. 

Vol. I, 26. 
Explanatory statement re State 

Bank of Hyderabad Ordinance. 
Vol. IX, 7-9. 

l'aridabad Development Corporation 
BUl, 1956 (41 retumed btl Ra.;714 
Sabha w.th Ilmendment.) 

Vol. X, 3333. 
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PAPER(S) LAID ON THE TABLE: 
contd. 
Final Order No. 31 under Delimita-

tion Commission Act. 
Vol. IV, 6175. 

First Statement showing action 
taken by Government of various 
assurances etc. given during the 
Fourteenth Session, 1956. 

Vol. X, 3890. 
Half-yearly Report on activities of 

Coir Board and working of Coir 
Industry Act for the period ending 
30th September, 1955. 

Vol. IV, 5627. 
High Court Judges (Part A Statf!s) 

Rules, 1956. 
Vol I, 1460. 

High Court Judges (Part A States) 
Travelling Allowance Rules. 

Vol. IX. 1789. 
Hindu adoption and Maintenance 

Bill, 1956 (as passed blJ Rajya 
Sabh;l). 

Vol. IX. 1660. 
Hindu Marriage (Amendment) Bill, 

1956 (as passed by Ra;ya Sabha). 
Vol. IX, 1660. 

Hindu Marriage (Amendme'lt) Bill, 
1956-Assented to by the Presi-
dent. 

Vol. X, 4085-86. 
Indian Cotton Cess (Amendment) 

Bill, 1956.-Laid on the Table. 
Vol. I. 973. 

Indian Frontier Administra!ive SP!'-
vice Rules 1956. 

Vol. VIII, 51113. 
Indian Lac Cess (Amendment) Bill, 

) 956 (as passed by Raiya Sa bhn) . 
Vol. I, 849. 

Indian Red Cross Society <Amend-
ment) Bill, 1956 (as returned by 
Ra;ya Sabha with amendments). 

Vol. IV, 7389 
. Indian Registration (Amendment) 

Bill, 1955 (as returned by Raiya 
Sabha). 

Vol. n. 2656. 
Industrial Disputes (Amendment) 

Bill, 1956 (as passed by Rajya 
Sabha). 

Vol. V. 8828. 

PAPER(S) LAID ON THE TABLE: 
contd. 
Industries (Development and Re,u-

lation) Amendment Bill. 1956, 
Assented to by the President. 

Vol. X, 4085-86. 
Informal memorandum containinc 

some observations Oil Indian eco-
nomic problems and policies by 
World Bank Mission. 

. Vol. VII, 3253-54. 
Information re certain points raised 

during Budget debate relating to 
Ministry of Irrigation and Powt:r. 

Vol. VIII, 6794. 
Interim Report of Second Finance 

Commission together with an ex-
planatory memorandum I!howi.,g 
the action taken thereon. 

Vol. X, 2799. 
Iron and Steel (Control) Order, 

1956. 
Vol. VII, 8764. 

Joint Statement by Prime Ministers 
of Burma, Ceylon, Indonesia and 
India. 

Vol. IX, 125. 
Jute Textile (Control) Order, 1956. 

Vol. I, 576. 
Life Insurance CorporatiOl' Bill, 

1956: 
Evidence tendered beto!~e the 

Select Committee. 
Vol. IV, 8812. 

Life Insurance Corporation RutcJ. 
Vol. IX, 487. 

List ot concerns exe-mpted undpr 
Indian Income-tax Act. 

Vol. VI, 8. 

List of names of Members wno Wf"l'e 
continuously absent from the sit-
tings of the House for 15 days or 
more during the Eleventh Session, 
1955. 

Vol. II, 2989 . 

Manipur Foodgrains (Movement) 
Control Order, 1956. 

Vol. I, 1341-42. 

Ministry of Home Affairs memoran-
dum on safeguards for linguistie 
minorities. 

Vol. VII, 5498-5508. 



510 DfJJEX TO LOK $ABBA DEBATE&-PART II 

PAPER(S) LAID ON THE TABLE: 
contd. 
Multi-unit Co-operative Societies 
(Am~ndment) Bill (a.~ passed btl 
Ra;sia Sabha). 

Vol. I, 446. 
Netajl Enquiry Committee Report. 

Vol. VIll, 6611. 
Notaries Rules, 1956. 

Vol. I, 12J 1. 
Notifications issued under Statf's 

Reor,anisation' Act.. 
Vol. lX, 258. 

NoH*\cation making amendment to 
Air Corporation Rul~s, 1954. 

Vol. VIII, 4865·66, 6979. 
Vol. X, 1919. 

Notification making amendment to 
Coffee Rules, 1955. 

Vol. II, 1567. 
Notification making amendment to 

Companies (Central Govern· 
ments') General Rules and 
Forms, 1-956. 

Vol. IX, 1121. 
Notification makin, amendment to 

Displaced Persons (Compensation 
81)d Rehabilitation) Rules, 1955. 

Vol. V, 9571. 
JIrotiftcation making amendment to 

Estate Duty Rules. 
Vol. IV. 71)8!'-

Notification making amendments to 
Indian Aircraft Rules tos~tber 
with an explanatory note. 

Vol. IX, 1119. 
Notifications makin. amendment 

to Mineral Concession Rt:les. 
Vol. IX, 268-51. 

WotlftcatiOJ) ,making amendD)enu' to 
Prevention of Food Adulteration 
Rules, 1955. 

Vol. IX, 1532. 
Notification makin, amendments to 

Representation of the People 
(Conduct of Elections and Election 
Petitions) Rules. 

Vol. IX, 851. 
Notificatic)D making amendment to 

Representation of Peol)le (Pre-
paration of Electoral Rolls) Rule. 

Vol. IX, 48~. 
NoWlcaUon makln. amendlnentsto 

Res,"_ Bank of India (Note 
Refund) Rules. 19111. 

Vol. V, 9713-14. 

PAPER(S) LAID ON THE TABLE: 
contd. 
Notifications making amendments to 

Tea Rules, 1954. 
Vol. II, 15ti7. 

Notification making certain amend-
ment in Administration of Eva· 
cuee Property (Central) Rules, 
1950. 

Vol. VI, 1119. 
Vol. IX, 112U. 

Notifications making certain amtmd.-
ments in Air Corporation Rules, 
1954. along with an explanatory 
note. 

Vol. VI, 8011. 
Notification making certain amena-

ments in Cinematograph (Censor-
ship) Rules, 1951. 

Vol. I. ~!4. 

Notification making certain amend-
ments in Cotlec Rules, 19111S. 

Vol. I, 849. 
Vol. IX. 9. 

Vol. X, 2326. 
Notification makin, certain amend-

ments to Delhi (Control of Bllild-
in, Operations) Relulationa. 

Vol. VIII, 5311. 
Notification makina certain amend-

ments in the Displaced Persllns 
(Compensation and Rehabilita-
tion) Rules. 

Vol. I, 4·1 .. 
Vol. m, 371 •. 
Vol. IX, 389. 

Notification makin' certain :lmend· 
menta in Estate Duty Rules. 19~1 

Vol. I, 290, P7Z. 
Vol. VI, 111 •. 

Notifications making certain amend-
ments in Fruit Products Order. 

Vol. \o'"I, 5. 
Notification making certain amend· 

ments in Indian Aircraft Rule~. 
Vol. I. 23. 

NotiScation making certain amend-
ments in Madras Rice Mills Licen-
sing Order. 

Vol. VI. 'T. 
Notlflc:ation makin. certain amend-

ments in ·Mineral COIlCellsion Rulet 
1149. 

Vol. VI, 205'1·118. 
-,,,.' , -".-" --_._-------------
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PAPER(S) LAID ON THE TABLE: 
contd. 

Notification making certain amend-
ments in Prevention of Food 
Adulteration Rules, 1955. 

Vol. VI, 2057. 
Notification making certain amend-

ments to Public Debt (Compema-
tion Bonds) Rules, 1955. 

Vol. X, 2641 

Notification making further amend-
ment to Representation of the 
People (Preparation of Electoral 
RoUs) Rules, 1956. 

Vol. VIll, 6791. 

Notification making certain amend-
ments to Tea Rules, 1954. 

Vol. X, ~7 
Notifications making certain amend-

ments to Travancore-Cochin Motor 
Vehicles Rules, 1952. 

Vol. X, 241}1 
Notification making certain amend· 

ments to Working Journalists 
Wage Board Rule!!. 

Vol. IX, G. 
Notific4tion making certain iurtber 

amen4ment to Central Excise 
Rules, 1944. 

Vol. VIII, 6980. 
Vol. X, 3533-34. 

NotUlcation meking further amend-
ments to Estate Duty Rules. 

Vol. VIn, 6399-6400. 
Notification making certain further 

amendments to Indian Aircraft 
Rules, 1957 and explanatory note 
thereon. 

Vol. V, 8367. 
• Notification making certain further 

amendment to Tea Rules. 
Vol. ~II, 3596. 

Vol. IV, 5626-27. 
Vol. VI, 5357-58. 

Notifications ,.e Industries (Develop-
ment and Regulation) Amendment 
Bill, 1953. 

Vol. I, 443. 
.otlilcation re Income-tax lnvestj· 
.. tiOfl ColJUDission. 

Vol. I, 24. 

PAPER (S) LAID ON THE TABLE; 
contd. 

Notifications together with an ex-
planatory note iSBued under Colfee 
Market Expansion Act, 1942. 

Vol. X, 2799-2800. 
Notifications, together with the eX-

planatory note, making certain 
further amendment to Indian I\ir-
craft Rules, 1937. 

Vol. I, 5'15. 
Vol. V, 9254. 

Notifications und,- All India Ser-
vices Act, 1951. 

Vol. X, 2071. 

Notification under Central Excise~ 
and Salt Act. 

Vol. I, 2b. 
Vol. II, 2381. 
Vol. VI, ~,8lU. 

Vol. VIII, 5031. 
Vol. IX. II. 

Notification under Displaced 'Ptlr-
sons (Compensation and RehabUl-
tation) Act, 1954. 

Vol. VI, 493. 
Notifications under Employees' Pro-

vident Funds Act, 1952. 
Vol. VI, 492. 

Vol. VIII, 69'79. 
Notifications under Essential Com-

modities Act, 1955. 
Vol. I. 23, 24-

Vol. VI, "92, 1703, lT04. 
Vol. X, 2491-92. 

Notiftcations under Indian AircNft 
Act. 

Notifications under 
and Acquisition 
Property Act. 

Vol. VI, 4 • 
Vol. VII, 43"5. 
Requisitioning 

of Immovable 

Vol. VI, 5. 

Notifications under Sea Customs 
Act. 

Vol. IX, 259_ 

Oftlce Memorandum re Indian 
Fo"ilR Service BraQdl 'B' (Ini-
tial Constitution) Bul •. 

Vol. X. 2640. 
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--.-._----_. _._--- - .. _--
PAPER(S) LAID ON THE TABLE: 

contd. 
Officers of Parliament (Travelling 

and Daily Allowances) Rules. 
Vol. VI, 5. 

Opinions on the Prevention of Cor-
ruption (Amendment) Bill. 

Vol. I, 444. 

Ordinances promulgated after ter-
mination of Eleventh Segsion. 

Vol. I, 25-26. 

Plantation Inquiry Commission's 
Report on Coffee Industry. 

Vo1. IX, 488. 
Point of Order re -. 

Vol. II, 2882-83. 
Point re --. 

Vol. X, 4091. 
President's Acts re Travancore-

Coch!n. 
Vol. IX, 259-60. 

President's Proclaimation re Kerala. 
Vol. IX, 10. 

President's Proclamation re Tra-
vancore-Cochin. 

Vol. III, 3596. 

Press Council Bm 1956 (as passed 
by Rajlla Sabha.) 

Vol. X, 2951. 

Prevention of Food Adulteration 
Rules. 

Vol. I, 575. 

Principal and Supplemental Agree-
ments between Governor of 
Rajasthan and Reserve Bank of 
India. 

Vol. X, 3891. 

Proceedings and synopsis thereof 
of Committee 'B' on Second Five 
Year Plan. 

Vol. VI, 1258. 

Proceedings and Synopsis thereof of 
Committee 'C' on Second Five 
Year Plan. 

Vol. VI, 626. 

"Proceedings and synopsis thereof of 
Committee 'D' on Second Five 
Year Plan. 

Vol. VI, 1704. , 

PAPER(S) LAID ON THE TABLE: 
contd. 
Proclamation re India's right to re-

gulate fishing and fisheries In 
adjoining high seas. 

Vol. X, 3707. 
Publications re Goa. 

Vol. IX, 10. 
Registration of Newspapers <Cen-

tral) Rules, 1956. 
Vol. VI, 625. 

Reorganised States (Scheduled 
Castes and Scheduled Tribes) 
Determination of Population 
Rules. 

Vol. IX, 1000. 

Replies to Memoranda from Mem-
bers re Demands for Grants 
(Railways) for 1955-56. 

Vol. I. 57 •. 

Replies to Memoranda from Mem-
bers re Demands for Grants 
(Railways), 1956-57. 

Vol. VIII. 6399. 

Report by Prof. Kaldor on Indian 
Tax Reform and Note of Central 
Board of Revenue thereon. 

Report containing 
issued to Railways 
tion of bridges. 

Vol. V, 10027. 

. instructions 
about inspec-

Vol. VIII, 5815. 

Report of Administrative Vigilance 
Division for period ending 31st 
March, 1956. 

Vol. V, 10026. 

Report of Backward Classes ·Com-. 
mission and memorandum ex-
plaining action taken thereon. 

Vol. VIII. 5341. 

Report of Board of 
National IndustrIal 
Corporation Ltd. 

Directors of 
Development 

Vol. III, 4677. 

Report of Central Silk Board, 1955-
56. 

Vol. X, 4079. 

Report of Delhi Road Transport 
Authority for 1953-54 and 1954-55. 

Vol. V, 8968. -_ .. _-.- ----~-.-~-... -----~-- ----------_._--------- .. 
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i PAPER(S) LAID ON THE TABLE: PAPER(S) LAID ON THE TABLE: 
contd. contd. 
Report of Indian Delegation to 

Ninth World Health Assembly. 
Vol. VI, 119. 

Report of Indian Delegation to the 
United Nations Wheat Confe!o 
ence held during 1955-56. 

Vol. X, 2492. 
Report (First) of the Law Com-

mission (Liability of the State in 
Tort). 

Vol. IX. 1000. 

Report (Second) of the Law Com-
m18Slon (Parliamentary Legisla-
tion relating to Sales Tax). 

Vol. IX, 1000. 

Report (Third) of the Law Com-
mission (Limitation Act., 1905). 

Vol. IX, 1000. 

Report (Fourth) of the Law Com-
mission (on the proposal that 
High Courts should sit in Benell-
es at different places in a State). 

Vol. IX, 1000. 

Report of Planning Commission on 
Second Five Year Plan. 

Vol. V, S361~6. 

Report of Plantation Inquiry Com-
mission Part I-Tea, 1956. 

Vol. VIII, 4703. 

Report of Rehabilitation Finance 
Administration. 

Vol. I, 24-25. 
Vol. VII, 3253. 

Vol. X, 2641. 
Report of Tariff Commission on 

continuance of protection to ball 
bearing industry and resolution 
and notification of Ministry of 
Commerce and Industry thereon. 

Vol. VII, 2547-49. 
Report of Tari1r Commission on 

continuance of protection to 
plastics (phenol formaldehyde 
moulding power, electrical acces-
sories and buttons) industry and 
resolution and .t.tement of 
MinJstry of Commerce and Indus-
try thereon. 

Vol. VII; 254'1-48. 

Report of Tariff Commission on 
continuance of protection to 
power and distributIon trans-
formers industry and resolutions, 
notitications and statement of 
Ministry of Commerce and Ind-
dustry thereon. 

Vol. VII, 2547-48. 

Report of Tari1f Commission on 
fair retention prices of pig iron 
produced by Indian Iron and 
Steel Co .. Ltd., Calcutta, etc. 

Vol. VI, 1703·04. 

Report (1955) of the Tari1f Com-
mission on the grant of protection 
and/or assistance to the isonico-
tinic acid hydrazid (INH) indus-
try and Government resolution 
and statement thereon. 

Vol. X. 2801. 

Report of Tarl1f Commisaion on 
grant of protection to calcium 
carbide Industry-Laid on the 
Table. 

Vol. VI, 4-5. 

Report of TarU! Commission on 
prices of locomotives anc! bollen, 
and Government resOlUtion 
thereon. 

VoL X, 2071-71. 

Report of Tarifr CommIssion on 
retention prices of iron and steel 
produced by Mysore Iron and 
Steel works, Bhedravati and 
resolution and statement thereon. 

VoL VI, 1118-19. 

Report ot Tarift Conunisaion on 
retention prices of Steel, etc. and 
resolution thereon. 

Vol. I, 25. 

Report of Union Public Service 
Commission, 1955-58 and Govern-
ment memorandum thereon. 

Vol. X. 3331-32. 

Report on activities of Coir Board. 
Vol. VII, 1m. 

Report on deraJlment of 319 Down 
Expreu. 

Vol. IX, lese-a 
--------.~ .•.. -.--~ .. ~.-... -~----

109 LSD.-33. 
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PAPER(S) LAID ON THE TABLE: 
eontd. 
Report on the working of Sflk 

Board for the period 1st April 
1955 to 31st December 1955. 

Vol. IV, 6837. 
Baport on Travaneore~Coch1n State 

Transport Department. 
Vol. vm. 6980. 

Representation of the People 
(Second Amendment) Bill. 19a8. 
as returned by Rajya Sabha with 
amendments. 

VoL V. 9'7~8. 

Representation of the People 
(Fourth Amendment) Bill. 1955-
Assented to by the President. 

Vol. Je., 4085-86. 

Ji&epreeentation of the People 
(Amendment) Ordinance. 1956. 

Vol. IX. 7. 

BeJ)l'ell8Rtatlon of the People 
(Conduct of l!Ilectlona and Elec-
tion, Petitions) Rules. 1956. 

Vol. VIII. 6247-48. 
Vol. IX, 488. 

Representation of the People 
(Preparation of Electoral Rolls) 
Rules, 1956, 

Vol. VI. 621)..26. 

Re~olutlon re Ambar Charkha En-
quiry ~mmittee. 

Vol. X. 1919-20. 

Results of bye-elections held since 
the First General Elections upto 
iIle 31st Ju17. 19 15ft. 

Vol. I, 290. 

Revl~l'!d estimates for 1955-58 and 
bud/Zet estimates for 1956-117 of 
Emplovees' State Insurance Cor-
poration. 

Vol. V, '7848. 

lt01ld Transport Corporatlona 
(Amendment) Ordinance, 195ft. 

, Vol IX. ,. 

Rules' Ccmnnlttee: 
Minutes of nineteen sittings held 

dune,. the period 1951' to May. 
1958. 

Vol. V. 10028. 

PAPER(S) LAID ON THE TABLE: 
contd. 
Rules Committee: contd. 

Minutes of the sitting of the Rules 
Committee held on the 7th 
August, 1956, 

Vol. VII. 3915. 
Minutes of the sittings beld on 

the 13th, 14th and 21st Decem-
ber, 1956. 

Vot X, 4079. 
Proceedings of the sitting held on 

the 15th April, 1950. 
Vol V, 10028. 

Vol. V, 8936. 
Filth Repcrt. 

VoL vu. 3414. 
Sixth Report. 

Vol. X, 310g. 
Seventh Report. 

Vol. X. 4030. 
S. R; O. making certain amendments 

to the Coal Minea Labour Welfare 
Fund Rules. 1949. 

Vol. X. 2800-01. 
S. R. O. making certain amendments 

to the Coal Mines Pithead Bath 
Rules. 1946. 

Vol X, 2800. 
S. R. 0'. making certain amend-

ments to the Employees' Pro-
vident Funds Scheme, 1952. 

Vol. X. 3330. 
S. R. O. making certain amend-

ments to the Representation of 
the People (Conduct of Elections 
and Election Petitions) Rules. 
1956. 

Vol. X, 3124. 
Second Annual Report of the Colr 

Board for the period endJD, 31st 
March, 1956. 

Vol. vn. 3784. 
Second Annual Report. (1955-156) of 

the Organisation and Methods 
Divilion. 

VoL V. 10028. 
Slum Areas (Improvement and 

Clearance) Bill. 1958 (IJIJ J'488ed 
b1l &;1Ia Sabha). 

Vol. X. 3710. ----------.- ----- . __ ._---
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PAPER(S) LAID ON THE TABLE: 
contd. 
State Bank of Hyderabad Ordi-

nance. 1956. 
Vol. IX, 7. 

Statement containing corrigendum 
to the Financial Memorandum 
appended to Agricultural Produce 
(Deve]t:.pment and Warehousing) 
CO'1'Jo!"ations Bill. 

Vol. IV. 7387. 

Statements containing repl1es to 
certain memoranda received from 
Membel'll in connection with 
Demanda for Grants (Railways) 
for 1956·67. 

Vol. lVi, 8M3. 
Vetl. V. 9254. 

Statement explaining circumstances 
which necessitated immediate 
legislation by the Road Transport 
Corporations (Amendment) Ordi-
nance, 1956. 

Vot IX, 1002. 
Statement giving reasons for 

immediate legislation by the 
Administration of Evacuee Pro-
perty (Amendment) Ordinance, 
1956. 

Vol. IX. 611. 
Statement giving reasons for 

immediate legislation by the 
Displaced Persons (Compensa-
tion and Rehabilitation) Amend-
ment Ordinance, 1956. 

VoJ.. IX, 610. 
Statement giving reasOll8 for 

immediate legislation by the 
Representation of the People 
(Amendment) Ordinance, 1956. 

Statement No. I showing aetiOtl 
taken by Government on various 
alSurances etc. given during the 
Thirteenth Settlffon, 195W of Lot 
Sabba. 

Vo]. vnr, 4541. 
Statement of cases where lowest 

tenders have not been accepted 
by India Store\! Department, 
London. 

VbJ. n; 3177. 
Statement of' reasen. for issue of 

Lite Insurancl'! (Emergency Pro-
visions) Ordinance, 1958. 

Vol. 1. 47. 

PAPER(S) LAID ON THE TABLE: 
contd. 
Statement ot recelpta and. upudl-

twoe of the Coir Boar.cl. JIlrDaku-
lam for the yeK 19~ 

VoL X. 2327. 
Statement of the work done by the 

Law Comrnllllon Uti 31st o.ctober. 
1938; 

VoL Dl, 1000. 
Statement on ftood situation. 

VOl. Vm. 5188 .. 84. 
Statement on flood situatioa in 

Madru and Travancore-Cocbin. 
VoL VII. .., ... 

Statement re action on the conven-
tion and recommendations adOpt· 
ed by the I:L.C. 

Vol. X, 1920-21. 

Statement re alternative employ-
lfttIIDt to surplus perlDDDti ot 
DiV.C. 

Vol IV, '10' •. 

Statement re ftood lituatlon in the 
country. 

Vol. X. "1. 
Statement Te import of Dpsum 

from Pakistan. 
VbI. vm, 58U. 

Statement. T& Laod- Adminfsu.tlon 
in Cantonment Areas--revJaian of 
eJtisting Rules and Orden-Latd 
on the Tab!e. 

Vol. X. 3125. 

Statement· re measures for cbeekin, 
fOodgrain. prices. 

V.ol. vu, 381S. 

Statement Te points railed durin, 
Budget Debates. 

Vb!. X. 407 •. 

StetelDl!n~ Te police 8ring lit Naeh01l 
(Manipur). 

Vol. n, 2111. 
Statement re ~rte by ~ 

experts DJI Kc Projeet. 
Vol. X. W7 •. 

statam8ftt ,.. l'eb'enclunent· I!If Iur-
plus WOtEn in DefeneeIaltaUa-
tiona. 

".~.l" ---------- ._-------
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PAPER(S) LAID ON THE TABLE: 

contd. 
Statement showing action taken by 

Government on various assur-
anees ete. given durin, discu!'sion 
on . Delhi Premises (ReQuisition 
\nd Evietion). Amendment Bill. 

Vol. m. 4147. 
Statement showing pro,",esl of 

aetion taken on cases dealt with 
under Indian Ineome-tax Act. 

Vol. VI. 6. 
Statistical information re workinlt 

of Preventive Detention Act, 
19S0 during the period 30th 
September, 19S4 to 31st Decem-
ber, 19515. 

Vol. V, 8133-36. 
Statistical information re working 

of Preventive Detention Act, 
from the period 31st December, 
1955 to 31st ~arch, 1958. 

Vol. V. 9574. 
Summary of Budget estimates of 

_ Air India International Corpora-
tion and Indian Airlines Corpora-
tion. 

Vol. vm. 640f)' 
Summary of proceedings of fifteenth 

session (April, 1956) of Standing 
Labour Committee. 

Vol. vm. 5341-42. 
Summarv of -proceedings of 1he 

Fifth Session (August, 1958) of 
the Tndustrial Committee on Coal 
Mining. 

Vol. IX, 369. 
Swnmary of recommenaations of 

'Prof. Black and Dr. Stewart on 
Economics of Agriculture. 

VoL V, 10027. 
-- Supplementary statement No. II 

showing action taken by Gov-
ernment on assurance given by 
the ~inister of Food and Agri-
culture in reply to unatarred 
Question No. 1263 on the 20th 
April, 19S6. 

Vol. V. '1719. 
Supplementary statements Nos. I, 

V, XI, xvm. XXV. XXX, XXXIV. 
XL, - XXXVIII showing aetion 
taken by Government on various 
a"~Cles etc; Jiven durin, 
Eleventh, Tenth. Ninth, Ei,hth, 
'eleventh, Sixth, Fifth, Fourth, 

PAPER(S) LAID ON THE TABLE: 
contd. 
Third and Second Ses'sions of Lok 

Sabha respectively. 
Vol. I, 43-44. 

Supplementary statements Nos. II. 
VI, XII, XVI. XIX, XXVI, XXXI, 
XXXV and XLI showing actlon 
taken by Government on varIous 
assurances etc. given during Ele-
venth Session. 1955. Tenth Ses-
sion, 1955, Ninth Session, 1955, 
Eighth Session, 1954. Seventh 
Session, 1954, Sixth Session, 19S4, 
Fifth Session, 1953, Fourth Ses-
sion, 1953 and Third Se!'slon, 
1953 of Lok Sabha respectively. 

Vol. I. 971-72. 
Supplementary statements Nos. 

XXXIV, :.<xV. XXIII. XI. IX and 
nI showing action taken by Gov-
ernment on various assurances, 
etc. given during Sixth Session, 
1954. Seven1h Session. 1954 
Eighth Session, 1954. Eleventh 
Session, 1955, Twelfth Session, 
19158 and Thirteenth Session, 1958 
of Lok Sabha respeetively. 

Vol. II, 38'1-68. 
Supplementary statements Nos. 

XLII. XXXII. XXVII, XX. 
XVII. xm. VII and 
III showing action taken by Gov-
ernment on various assurances 
etc. given during the Third Ses-
sion. 1953. -Fifth SesPion, 19S3, 
Sixth Session. 1954. Seventh Ses-
sion, 19S4, Eighth Session 19154' 
Ninth Session. 1955, Tenth Ses~ 
slon, 1955 and Eleventli Session, 
1955 of Lok Sabha respectively. 

Vol. II. 2787. 
Sut)"lpmentary Statements Nos. 

XXXIX, XLm. XXXVI, 
XXXIII. XXVIII, XVItI, 
XIV. VIII. IV and First statement 
showing action taken by Govern-
ment on various assurances etc. 
given during the Second Session, 
1952; Third Session 1953: Fourth 
Session. 1953; Fifth Session. 19153; 
Sixth Session. 1954; EIghth Ses-
8lon. 1954: Ninth Session. 19S5; 
Tenth Session, 191511; Eleventh 
Session, 19155 and Twelfth Se!'lion, 
19158 of Lok Sabha respectively. 

Vol. m, 41537. 
---------------
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PAPER{S) LAID ON THE TABLE: 
contd. 
Supplementary statements Nos. 

XLIV, XXXIV, XXIX, XV, XII, 
IX, V and I showing action taKen 
by Government on various assur-
ances etc. given during the Third 
Session, 1953, Fifth Session, 1953, 
Sixth Session, 1954, Seventh Ses-
sion, 1954, Ninth Session, 1955, 
Tenth Session, 1955, Eleventh 
Session, 1955 and Twelf1b Session, 
1956 of Lok Sabha respectively. 

Vol. IV, 7387-88. 
Supplementary statements Nos. 

XXXV, XXX, XXII, XVI, X, VI 
and lIT showing action taken by 
Government on various assur-
ances, etc. given durini the Fifth 
Session, 1953, Sixth Session, 1954, 
Seventh Session, 1954, Ninth Ses-
sion, 1955, Tenth Session, 1955, 
Eleventh Session, 1955 and 
Twelfth Session. 1956 of Lok 
Sabha respectively. 

Vol. V, 9869. 
Supplementary statements Nos. IV, 

VII, XI, XVIII, XIX, XXXI and 
XL V showing action taken by 
Government on various assur-
ances etc. given during Twelf1b 
Session, 1956, Eleventh Session, 
1955, Tenth SeSBion, 1955, Ninth 
Session, 1955, Eighth Session, 
1954, Sixth Session, 1954 and 
Third Session, 1953 of Lok Sabha 
respectively. 

Vol. VI, 247-48. 

Supplementary statements Nos. 
XXXVI, XXIII, XX, XVIO, XII, 
VIII and V showing action taken 
by Government on various 
assurances etc. eiven during Fifth 
Session, 1953, Seventh Session, 
1954, Eighth Session, 1954, Ninth 
Session, 1955, Tenth Session, 
1955. Eleventh Session, 1955 and 
Twelfth Session, 1956 of Lok 
Sabha respectively. 

Vol. VII, 2227-28. 
Sl.q)plementery statements Nos. 

XXXVII, XXXIII, XXIV, 
XXII, XX, XIV. X, VII and II 
showingacUon taken by Govern-

PAPER(S) LAID ON THE TABLE: 
contd. 

ment on various assurances etc. 
given during Fifth Session, 1953, 
Sixth Session, 1954, Seventh Ses-
sion, 1954, Eighth Session, 1954, 
Ninth Session, 1955, Tenth Session, 
1955. Eleventh Session. 1955. 
Twelfth Session, 1956 and Thir-
teenth Session, 1956 of Lok Sabha 
respectively. 

Vol. VIII, 8790-91. 

Supplementary statements Nos. 
VIn and II, shewing action taken 
by Government on assurances 
etc. given during Twelfth and 
Thirteenth SessIons of Lok Sabha 
respectively. 

Vol. 'IX, 7. 
Supplementary statements NOB. 

XXXVIII. XXXV, XXVI, XXIV, 
XXI, XV, X and IV showing ac-
tion taken by Government on 
various assurances etc. liven 
during Fifth Session. 1953, Sixth 
Session, 1954. Seventh Session, 
1954, Eighth Session, 1954, Ninth 
Session, 1955, Tenth Session IIJS5. 
Eleventh Session, 19&5, 'l'W'elfth 
Session, 1956 and Thirteentl. 
Session, 1,956 respectively. 

Vol. IX, 1,119-20. 

SuP"lementary statements No.. XL. 
XlVI, XXXIX, XXXVI, XXV. 
XXII, XVI, XIII, XI and V show-
ing action taken by Government 
on various 8Srurances etc. liven 
durin, 2nd Session, 1962, 'Ihird 
Session, 1953, Fifth Session, 1953, 
Sixth Session, 1954. Eighth' Ses-
sion, 1954, Ninth Session, 1955, 
Tenth Session. 1\155; Eleventh 
Sesdon, 1955, Twelfth Session, 
1956 and Thirteenth Session, 1956 
of Lok Sabha respectively. 

VoL X. 2325-20. 
Supplementary statements Nos. 

and VI shOwing action taken 
XII and VI showlng.,action taken 
by Goventment on various aSlur-
IInees, etc. given during Eigbth 
Session, 1954. Ninth Session, 
1955, Tenth SeSSion, 1955, Eleventh 
Sesaion, 1955, Twelfth SesslOll, 
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i P.AP&RS LAID ON THE TABLE: ! PAPERS LAID ON THE TABLE: 
contd. 

19G6and Thirteenth Session, 1936 
of Lok Babba respectively. 

Vol X, 3f23-24. 
Supplementary statements Nos. 

XXVII, XXIV, XVIll, XV, XIII 
andVIlahowing action taken by 
Gov.ernment on various assur-
ances etc. given during the 
Eiihth Session, 1964,Ninth Ses-
sion, 1955, 'Tenth Session, 1955, 
.Eleventh Session 1955, Twelfth 
Bel8ion, 1958 anel Thirteenth 
. Seaaion, 1966 respectively. 

Vol. X. 3890-91. 
:Supplementary statements Nos. 

XXXII, XXI, XIX, lClII, IX and 
'VI ~wing action taken by Gov-
.emment on various assurances 
~. .iven during .SixthSes-
sion, 1954,Zighth Session, 1954, 
Ninth Session, 1955, TenthSes-
sion, 1955, Eleventh Session, 1955 
and Twelfth Sellion, 1956 of Lok 
Sabha respectively. 

Vol. VIII, 4541-42. 
.ttynopsis .of proceeclb:als of Com-

mittee 'A' on the >Second Five 
Year -Plan. 

Vol. V, . 9235. 

"Tetegram received by Shri Kamath 
re Arbralur . trainc:Uaas.ter-Laid 
GIl the '!'able. 

Val. X, 3892-97. 

'l'hird Annual Report of Indian Air-
Unea Corporation, 1955-56. 

Vol. X, 1919. 
TourLstliterature. 

Vol. VD, 3413-14. 

'l'ravanco~Cochin ~icultural 
Peat. and Dileues (Amendment) 
Act, 1956. 

Vol. VIII, 6793. 
!'ravaneon-COlibin Appropriation 

,.(VQ\e ,on lAecount> 'BiD, U 
_t.urned~yBa.jya Sabba. 

Vol. W,6688. 

'TravJlncore-Cochin Appropriation 
tvate . on Aeeount) 0rcUnance. 

Vol. m, ·~65. 

contd. 
Travancore-Cochin Indebted Airi-

culturists Relief Ad. 1956. 
Vol. VIII, 6798. 

Travancore-CochinLand Conser-
vancy (Amendment) Act, 1966. 

Vol. WI, 6793. 
T~avancore-Cochin Police (Amend, 

ment) Act, 19!1tJ. 
Vol. VIII, 67113. 

Travaneore-Coc:hin .State Aid to 
Industries (Amendment) Act, 
1956 . 

Vol. VIII, 6793. 
Tr~ of ceaaion of certain French 

Establishments. 
Vol. V, 9711. 

TripuraFoodgrains 'Movement) 
Control Ol'der, 1916. 

Vol. V, 8827. 
University Grants Commisalon 

(Disqualification, Retirement and 
Conditions of Service of Mem-
bers) Rulel. 

Vol. X, 2840-41. 
Working Journalists W.ge Board 

Rules, 191H1. 
Vol. VII,3413. 

PAREKH, DR. J. N.: 
Industries (Development anel Re~

lation) Amendment Bill: 
Motion to pass, as amended. 

Vol. .IX, 283-84. 
Motor -Vehicles (Amendment) Bill: 

Motion to consider as reported by 
Joint Committee. 

Vol. IX, 1375-79. 
Reserve Bank of India (Am.end-

ment) Bill: 
Motion to consider. 

./ 
Vol. VI, 326-30. 

Consideration of clauses. 
Vol. VI, 370-72, 391,392-93. 

Securities Contracts (BelUlation) 
Bill: 
Motion .to consider as reported by 

Joint Committee. 
Vol. VI. ,12-70. 

Consideration of clauses. 
Vol. lVI, .18-8'1 . 

. _-------_. - -- --- ._--------



------_._--- ._------
PARLlA}Q;NTARY AFFAIRS DE-

PARTMENT OF: 

Demands for Granu, 1956A D7. 
Vol. III, 5611-12. 

Demands for Oranis on Account, 
1858-57. 

Vol. II, 2219, 2237. 

PARLIAMENTARY COMMISSION: 
Demands ,for Grants, 1958':37: 

. Indian Posts and Telegraphs De-
partment (lncludin, Workin, 
Expenaes): 
Motion to reduce t!le Demand: 

Need to appoint a -. to ,0 
into the fiscal policy of the 
department. 
Vol. II, 33~5, 3387. 3396 

-3449. 

PARLIAMENTARY COlIrDrIITTEE(S): 
S.ee "Committee(.). Parliamentry". 

PARLIAMENTARY PROCEEDINGS 
(PROTECTION OF PUBLICATION) 
. BILL. 1918: 
See under "Bill (8)". 

PART .CSTATES (LAWS) AMEND-
MENT BILL: 
See under "BILL(S)". 

PATASKAR. SHRI: 
Agricultural Produce .(Develop-

ment and Warehousing) Corpora-
tions Rules -Laid on the Table. 

Vol. IX. 258. 
Annual Report of Commiuioner for 

Scbeduled Castes and Scheduled 
Tribes for the period ended the 
31st December, 1955-Lald on the 
Table. 

VoI.VUI. 6401 
Appropriation (No.2) Bill: 

M.otion to consider. 
Vol. IV. 6037, 8040-41 

Bar Councils (Validation ot State 
Laws) Bill (as passed by Rajya 
Sabha): 
MotioD to consider. 

Vol. I, 223--25, 227-28, 229, 
232, 235-38. 

Consideration of clauses. 
'Vol. I, 238-39. 

PATASKAR,SHRI: o~ 

Motion to pasl, as amended. 
Vol. I. 239. 

Sibar and WestBeDial (Transfer 
ot Territoriel) Bill: 
Irlotionto refer to Joint Commit· 
*- Vol. VI • .MO-a. 

Motion to consider as '"Ported by 
Joint Committee . 

Vol. VII, '481. 
Consideration ot clauseJI. 

Vol. VII, 3559. 3560. 
BusinUl Advisory Committee: 
Pre~tatJon of .Fol1y~fltthReport. 

Vol. X, 2328. 

Business ot the House. 
Vol. VII, 3909-10. 

Vol. VUI, 8087. 

Callinl Attention to Matter of 
Urgent Public Importance: 
Election of a MeQlber to Rajya 

Sabha from Manipur . 
Vol IX. 1121-22 

Code of Civil Proee4UTe (Amend-
JnltIlt) JWl: 
:MotiOil toeonakler as reported bJ 

Joint Committee. 
'Vol. IX. 1~2,26, 40, 48, 

7~7e. 

'Motion to pass as amended. 
Vol. IX. 78. 

Committee on Private Members' 
Bills and ResolutioDs: 
Moticn TeFort)'-third Report. 

Vol. J. 103. 
Constitution (Ninth Ataendment) 

Bill: 
Motion to refer to Joint Commit-

tee. 
Vo1. 1\'.. 857~78. 

·Motion to .:onsider as .reported by 
Joint Committee. 

Vol. VIII, JUS, oeo. U7t 
Conaideration of clauses. 
Vol.VIII, ~857, 5908,5968, 59SS-

86, 5987, 5981. 
.lrfol1o.n to .,.,., ... ~d. 

Vol. Yla, 808'7 ..... ------------------
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PATASKAR, SHRI: cantil. 
Criminal Law Amendment Bill (btl 

Shri M. L. Agarwal): 
. Motion to consider. 

VOl. DC, 917, 920·21, 922, 967-75. 
Amendment to circulate. 

Vol. IX, 967-75. 
Demand for Supplementary Grant, 

1955-56 pertaining to the Ministry 
of Law. 

Vol. I, 1281. 
Demands for Supplementary Grants, 

19~6-57 pertaining to the Ministry 
of Communications and motions to 
reduce +'M Demands. 

Vol X, 3192, 3204-08. 
Final Order No. 31 under Delimita-

tion Commission Act-Laid on tne 
Table. 

Vol. IV, 6175. 
Foreigners Laws (Amendment) 

Bill: 
MotiOll for leave to introduce. 

Vol. IX, 854. 
Hindu Adoptiom and Maintenance 

Bill (as passed by Rajya Sabba): 
Motion to consider. 

Vol. X, 2851-64, 2883, 2898, 
2901,2920,2936, 2937, 2946, 

. 2959-60, 2969, 2981-93. 
Consideration of clauses. 

Vol. X, 2997, 2998·99, 3001·02, 
3004, 3009-10, 3011, 3013·14, 3018, 
3024-28, 3027, 3028, 3031, 3041, 

3042-44, 3049, 3051. 
Motion to pass. 

Vol. X. 3052. 
Hindu Marriage (Amendment) Bill 

(bll Silrimati Uma Nell",> (as 
paued by Rajya Sabha): 
Motion to consider. 

Vol. X, 2157·58. 
Hindu Minority and Guardianship 

Bill (as passed by Rajya Sabba): 
Motion to consider. 

Vol. VI, 101-08, 112, 121, 124-
25, 135, 145~'6, 155, 158, 158, 

159, 173, 183-90. 
Consideration of clauses. 

Vol. VI, 192, 194, 196, 197-98, 210 
-13, 216, 218-20, 222-24, 

225-26, 227-28. 
Motion to paIS, as amended. 

Vol. VI, 229.238, 237, 239, 240-. . . tt. 

PATASKAR, SHRI: cantd. 

Hindu Succession Bill (as passed by 
Rajya Sabha): 

Motion to consider. 
Vol. IV, 6596-99, 6712, 6730. 

.7fO.-4G, 6781, 6766, 6844, 6845, 
6858, 6951·52, 6957--73. 

Consideration of clauses. 
Vol. IV, 6987--89, 7005, 7014, 7015, 

7016-19, 7020, 7031, 7034, 7050-
54, 7101, 7102, 7112-18, 7124, 
7128. 7133, 7184, 7185, 7206, 7223 
-32, 7233, 7246, 7247, 7248-53. 
7258, 7260, 7275, 7277-79, 7286, 
7286, 7287, 7288·89, 7293, 7296. 
7315-16. 7331-33, 7392. 7394, 
7405·06, 7414, 7432-37. 7442, 
7443, 7446·47, 7448, 7461, 7472. 
7474, 7475--78, 7496, 7498, 7500-
03, 7508-09, 7510, 7513-15, 7516, 
7522-24, 7557. 7558, 7559, 7564-
68, 7569, 7570, 7572, 7574, 7575. 
7580-84, 7591, 7594, 7596-98, 
7699, 7600, 7601, 7603, 7607, 7608, 
7630-31, 7638-42, 7643, 7644, 

7645, 7646, 7648-49, 7650. 

Motion to pass, as amended. 
Vol. IV, 7651. 7709-13 . 

Indian Adoption of Children BiU 
(by Shrimati Jatlashri): 

Motion to consider. 
Vol. V, 8Ma. 

Vol. VI, 1213-17, 1218. 

Consideration· of cl.auses. 
Vol. I, 1558, 1559. 

Manipur State Hill Peoples (Ad· 
ministration) Regulation (Amend· 
ment) Bill (as passed by Rajya 
Sabha): 
Motion to recommend to Bajya 

Sabha to agree to leave being 
granted by Lok Babha to with-
draw the Bill. 

Vol. IV, 6706 

Motion for Adjournment: 
Refusal of Election Commission to 

recognise Socialist Party ot 
Uttar Pradesh. 

Vo'l. IX, 3. 
--_ .. _- -----
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PATASKAR, SHRI: contd. 

Motion (I) re: 
Displaced Persons (Compensation 

ancS Rehabilitation) Rules. 
Vol. VII. 3205. 3231-39. 3241 

42. 3246-41, 4000-12, 4026. 
Modification of the Life Insurance 

Corporation Rules, 1936. 
VoL X. 2849. 

Representation of the People 
(Conduct of Elections and Elec-
tion Petitions) Rules. 
Vol. X. 3496-97. 3498, 31113-18. 

3524. 
Representation of the People 

(Preparation of Electoral Rolls) 
Rules. 
Vol. VIII. 6186. 6193. 6223-30. 

Suspension at first proviso to 
Rule 92. 

Vol. IV. 6061--89. 
Notiftcations issued under States Re-

organisation Act-Laid on the 
Table. 

Vol. IX. 258. 
Notification making amendmenb to 

Representation of the People 
(Conduct of Elections and Election 
Petitions) Rules-Laid on the 
Table. 

Vol. IX. 851. 
Proceedings of Legialatures (Protec-

tion of Publication) Bill (by Shri 
Fero%e Gandhi): 
Motion to consider. 

Vol. II. 3560. 
Vol. III, 4621. 4651-58. 

Consideration of clauses. 
V01. IV, 7369-73. 

Question of privilege: 
Warrant of arrest tor a member 

during Session. 
Vol. II, 1816, 1820, 1821, 1822-

24, 18215. 
Representation of the People 

(Amendment) Bill: 
Motion to consider as reported by 

Select Committee. 
Vol. I, 47-56, 157. 58, 60, 615. 75, 

76, 77. 78, 84. 95, 155-60. 
Consideration of clauses. 

Vol. I. 160, 163-64, 165. 188-92, 
189 20~ 207-09. 218-20. 222, 

, 223. 
Motion to pUll 88 amended. 

Vol. 1, m. 

PATASKAR. SHRI: coned. 
Representation of the People 

(Second Amendment) Bill: 
Motion to consider as reported by 

Select Committee. 
Vol. V, 8368-87, 8389, 8418,8420, 

8512-18. 

Consideration of cleuses. 
Vol. V. 8519, 8547--52, 8564--61, 

3568, 8613-15, 8616-20, 8635, 
8640, 8710, 8114--22, 8723, 
8150-55, 8163. 8761, 8794, 
8803-05, 8818-20. 

Motion to pass, as emended. 
Vol. V, 8822, 8832, 8835, 8837, 

8860-67. 
Motion to consider the amend-

ments made by Rajya Sabha. 
Vol. V, 10032-36. 

Mobon to airee to the amend-
ments made by Rajya Sabha. 

Vol. V, 1003'7. 
Representation of the People (Third 

Amendment) Bill: 
Motion to consider. 

VOl. VIII, 6144-47, 6162-89. 
Motion to pass. 

Vol. VIII, 619. 

Representation of the People 
(Fourth Amendment) Bill: 
Motion to consider. 

Vol. X. 1914--76, 1977, 1979-81. 
Consideration of cleuses. 

Vol. X, 11186-87. 

Motion to pass, as emended. 
Vol. X, 1987. 

Representation of the People (Mis-
cellaneous Provisions) Bin: 
Motion for leave to introduce. 

Vol. X. 2328, 2329. 

Motion to consider. 
Vol. X, 3459-64, 3466, 3480-81. 

Consideration of clauses. 
Vol. X, 3482, 3485. 3486-88, 3490. 

Motion to pass. 
Vol. X, 3490. 

Representation of the People (Pre-
paration of Electoral Rolls) HUlet, 
1956-Laid on the Table. 

Vol. VI, nil, ... --------_.--------------------



-------------_ .. __ .. __ ._----
PATASKAR, SHRI: contd. 

Resolution re Industrial Service 
Commiaaion. 

Vol. 1, 96-99, lOa, 107. 
Resolution Te President's Proclama-

tion re Travancore--Cochin. 
Vol. III, 3850. 

Rules Committee: 
Motion"e Th£rd Report: 

Vol. IV, 6439--41. 
S.R.O. making certain amendments 

to the Representation of the Peo-
ple (Conduct of Elections and 
Election Petitions) Rules, 1956 --
Laid on the Table. 

Vol. X, 3124. 
Sales-Tax Laws Validation Bill: 

Motion to consider. 
Vol. I, 1045, 1078, 1101, 1119. 

Scheduled Castes and Scheduled 
Tribes Orders (Amendment) Bill: 
Motion to consider. 

Vol. VIII. 6402-07. 
Amendment to circulate. 

Vol. Vl1I. 6407. 
Consideration of clauses. 

Vol. VIII, 643().....;32. 6432-33, 6444, 
47. 8448.M48-49. 6450, 6450-51, 

6452-57,6482, 6513-20. 
Motion to pass. as amended. 

Vol. VIII, 6548. 
8hri Kashi Viswanath MandiT Bill 

(bllShri Raghunath Singh): 
Motion to consider. 

Vol. I. 945. 
Vol. II, 2170-74. 2175. 2178. 

States Reorganisation Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. IV, 6177. 

Motion to consider as reported by 
Joint Committee. 

Vol. VI, 14M-79. 1495. 
Consideration of clauses. 

StatIM 
ment) 
Motion 

Vol. VI. 1838. 
Vol. VII, 2417-22. 

Reorganilation (Amend-
Bill: 
for leave to introduce. 

Vol. IX, 272. 
Motion to consider. 

Yol. IX. 65~7, 663--811. 
Consid~ation of clauses. 

Vol. IX, '888, 887. 
Motion to pass, as amended. 

Vol. IX, 868, 888. 

PATASKM, SHRI:contd. 
Travancore-Cochin Appx:opriatioD 

(Vo.teon Account) .lillil: 
:Motion to qreeto the amend-

ment made by Rajya Sabha. 
Vol. IV, 7095-96, 7097. 

U'nez:qployment Relief.Bil1 (~Sh,; 
V. P. Nat/aT): 
Motion to circulate. 

Vol. VII, 2885-87, 2888. 
Women's and Children's Institutions 

Licensing Bill (by Shrimati 
KamalcnduMati Shah) : 
Motion to consider, as reported by 

Select Committee. 
Vol. X, 2159, 2182-83. 

Motion to pass, as amended. 
Vol. X, 2187-88. 

PATEL, SHRIMATI MANIBEN: 
Demands for Grants, 1956-57 per-

taining to the Ministry of Com-
munications and motions to reduce 
the Demands. 

Vol. II, 3340-46, 3410, 34l1. 
Demands for Supplementary .Grants, 

1955-56-Railways and De-
mands for Excess Grants, 1950-51. 
1951-52, 1952-63-Railways. 

VoL n. 2336. 
General discussion of the Genera1 

Budget, 1956--67. 
Vol. II, 2538-47. 

States Reorganisation Bill: 
Motion to refer.to Joint Commit-

tee. 
Vol. IV, 6358-63. 

Consideration of clauses. 
Vol. VI, 1909-15. 

Motion to ,pass. as amended. 
Vol. VII, ,2830-32. 

E'ATIL,SHRI KANAVADE: 
Demands for Grants, 1956-57 per-

taining to the Ministry of Irriga-
tion and Power and motions to 
reduce the Demands. 

Vol. Ill, 4219-21. 
Resolution Te Second Five Year 

Plan. 
vol.vm. 8870-77. 

States ReoliianisationBil1: 
Motion to refer to J ... int Co~it

.tee. 
Vol. lV, 63'f4, tan. 8380. 
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PATlL,'SHlUXANAVADi~ntd.----PATNAIK,· SHRI·U.C.: -'cont"d:-
Motion to con$ider as reported by 

Joint Committee. 
Vol. VI, 1388, 1488, ltiO,1534, 1548, 

1551, 1014-21. 
.Consideration of clauses. 

Vol VI, 1923. 

PATIL, SHRI S.K.: 
General discussion of the General 

Budget, 1956-57. 
Vol. II, 2419-28. 

. Resolution re President's Proclama-
tion re Travancore-Cochin. 

Vol. In, 3811-17. 
-States Reorpnisetion Bill: 

Motion to refer to Joint Commit-
tee. 

Vol. IV, 8214, 6256-67. 
Motion to consider as reported by 

Joint Committee. 
Vol. VI, 1429-42. 

Consideration of clauses. 
Vol. VI, 1988-97. 

PAm., SHRI SHANKARGAUDA: 
States Reorganisation Bill: 

Consideration of elauses. 
Vol. VI, 1712, 1715, 1718, 1719 

1806-12. 
Viol. VII, 2671-

PATNAIK, SImI U. C.: 
Demands for Grants, 1956-57 per-

taining to the Ministry of Defence 
and motions to reduce the De· 
mands. 
Vol. II, 3198, 3205, 3243, 3244, 
t145, .8247, 3MB, 8252, 3253, 3305, 

3314. 
Demands for Grants, 1956-57 per-

taining to the '.Ministry of Trans-
port and motions to reduce the 
Demands. 

Vol. II, 3516, 3520-22. 
Motion On Address by the Presi-

dent. 
Vol. I, 512-19. 

Nationa'l Volunteer Force Bill: 
Motion to consider. 

Vol. VUI, 4724, 4725-32, 4747. 
Consideration of clauses. I 

Vol. VIII,.767, ·.774, 4777_, 4778, ___ _ 
4786·87, 4789. 

Opinions 011 .the Prewntionof Cor-
ruption (Amendment) Bill--
Laid on the Table. 

Vol. I, 444. 
Resolution re Second Five Year 

Plan. 
Vol. V, .9407.08, &690-97. 

PAWAR,SIW V. P.: 
Constitution (Ninth Amendment) 

Bill: 
Motion .to reterto .Joint CoznmJt· 

tee. 
Vol. IV, 6583-86. 

States BeoI:ganiaation .Bill: 
Consideration of clauses. 
Vol. VI, 1716-17, 1717, 1718, 1721, 

1724-25, 1749, 1749-50, 2015--19, 
2075. 

PAY AND ALLOWANCES: 
Demands For Grants, 1956-57: 

Aericulture: 
Motion to reduce the Demand: 

Need to grant bouse rent 
allowance to the .montbly-
paid labour who ,are not 
provided with any Govern· 
ment accommodation. 

Vol. III, 4704, 4705, 4706-
.30, 47.a, 4743, 

4819. 
Aviation: 

Motion to .reduce .the Demand: 
Extension of overtime allow-

ance to .all operational staft 
ofCivll Aviation Depal·t. 
ment. 

Vol. II, 3325-85, 8393, 3396-
34U. 

Need for extension of overtime 
allowance toa11 operatinl 
staft. 
Vol. U, 8825-85, SU5, 8396-

3449. 
Need for grant of conveyance 

allowance and for removal of 
discrimination between air-
port staft and other in the 
Indian Airlines Corporation in 
that matter. 

VoL U. 3326-85, 3392, 3396-
1449. ------------ --



PAY AND ALLOWANCES: contd. 
Demands for Grants, 1956-57: contd. 

Aviation: contd. 
Motion to reduce the Demand: 

contd. 
Salary (ies) : 

Revision of pay scales of technical 
staff of Civil Aviation Depart-
ment. 

Vol. II, 3325-85,3393, 3396-
3449. 

Defence Services, Effective-Army: 
Motion to reduce the Demand: 

Need for declaring Agra as B 
class .area for the purpose of 
granting house rent and city 
compensatory allowances to 
the Arm), personnel. 
Vol. II, 3180, 3243, 3249, 3253, 

3314. 
Need for declaring Kanpur as A 

class area for purpose of 
granting house rent and city 
compensatory allowances to 
the Army personneL 
Vol: II, 3180, 3243, 3249, 3253-

3314. 
Need for grant of hill allowance 

to Defence workers serving in 
Nilgiris. : 

Vol. II, 31SO, 3243, 3251, 
3253,3314. 

Indian Posts and Telegraphs De-
partment (Including Working Ex-
penses): 
Motion to reduce the Demand: 

Grants of family aUow&.nce @ 
Rs. 10/- per mensem per child 
subject to a maximum of 
Rs. 30/- P.M. to P. & T. 
officials. 
Vol. II, 3325-85, 3389,3396-

3449. 
Need for grant of minimum. 

pension not less than the 
minimum salary recommended 
by the Central Pay Commis-
sion. 

. Vol. II, 3325-85, 3388, 3396-
3449. 

Provision for adequate allow-
ances to postal employees in 
'C' class station •. 

Vol. 11, 3825---85, 3389, 
8896--3449. 

PAY AND ALLOWANCES: cantil. 
Demands for Grants, 1956-57: contc1. 

Indian Posts and Telearaphs De-
partment (Including Workinl 
Expenses): contd. 
Motion to reduce the Demand: 

contd. 
Restoration of reduced hoUle 

rent allowance to P. & T. offi-
cials in 'C' class stations tn 
accordance with the Gadlil 
Committee's recommendat~' . 
Vol. II, 3325-85, 3389, 339 

3 . 
Manipur: 

Motion to reduce the Demand: 
Need to introduce the Assam 

sce.les of pay in all Depart-
ments of the Government of 
Manipur with retrospective 
effect from 1.4.1950. 
Vol. III, 4938-85, 4961, 5028, 

5035, 5051, 5110, 5113-28. 
~inistry of Education: 

Motion to reduce the Demand: 
Anomalies in pay BCales of tea-

chers in centrally administer-
ed universities. 
Vol. III, 6388, 5423, 5426, 

5428-32. 
Ministry of Labour: 

Motion to reduce the Demand: 
Overtime allowance to 

workers. 
Vol. m, 4827--87, 4892, 4894, 

4933. 
Other Civil Works: 

Motions to reduce the Demand: 
Failure to grant house rent al-

lowance to the work-charged 
staff of Buildi11l Division at 
HijIi when the I18me is being 
given to the.work-charged 
sta1f under the Electrical 
Division. 

Vol. III, 4321-63, 4355, 
4361-96, 4400-16 . 

Failure to grant overtime pay 
to the work-charged stat! at 
the rate 01 double the pay 
and dearness allowance. 

Vol. III, 4321-53, 4356, 
4361-4l6, 4400-16. 
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PAY AND ALLOWANCES; contd. 
Demands for Grants, 1956~57: contd. 

Other Civil Works: contd 
Motion to reduce the Demand: 

eontd. 

Failure to grant travelling and 
daily allowances and joining 
time when work~charged 
staff are transferred to un-
popular stations: 

Vo'!. III, 4321-53, 4358, 4361-
96, 4400-16. 

Failure to restore the cut in 
fodder allowance to the 
bullockmen. 

Vol. III, 4321-53, 4364, 4361-
96, 44O~18. 

Failure to revise scales of pay 
ot choudharies, assistant 
choudharies, receptionists 
meter readers, diesel engine 
driver, electricians and D-7 
caterpillar operators. 

Vol. III, 4321-53, 4358, 4361-
96, 440~16. 

Grant of arrears ot compensa-
tory allowance from 19S1 to 
1953 to the work-charged 
staff at Konnagar. 

Vol. III, 4321-53, 4355, 4361-
.,' 96, 4400-18. 

Grant of Ac;sam compensatory 
allowance to work-charged 
staff at Assam, Manipur and 
Tripure. 

Vol III, 4321-53, 4355, 4361-
96, 440~16. 

Grant of compensatory allow-
ance to the work-charged staft' 
employed on Dhar~Udampur 

Road. 
Vol. III, 4321-53, 4365, 4361-

96, 4400-16. 
Grant of hill allowance to 

work-charged staff at Simla at 
the same scale as is granted 
to other Central Govenlment 
employees. 
Va). Ill, 4321-53, 4355. 4381-

96, 4400-18. 
Grant of N.E.F.A. allowance to 

the work-charged stair. 
Vol. m, 4321-53, 4355, 4361-

o • 98. 4400-18. L: 

PAY AND ALLOWANCES: contd. 
Demands for Grants, 1958-57: contd. 

Other Civil Works: contd. 
Motion to reduce the Demand: 

contd. 

Grant of Sindri compensatory 
allowance to the work~charl· 
ed staff at Sindri. 
Vol. Ill, 4321--53, 4354. 4361-

96, 4400-18. 
Grant of travelling and dally 

allowances and joining time 
to work-charged staff when 
transferred from one station 
to another. 

Vol. III, 4321-53, 4354, 
4381-96, 4400-16. 

Grant of travelling, deity and 
halting allowances to work-
charged staff when sent on 
official duty to outside stations. 

Vol. Ill, 4321-53. 4354. 
4381--98, 4400-16. 

Need for appointment of a com-
mittee to go into the ano-
malies of scales of pay of 
work-charged staff. 

Tripura: 

Vol. III, 4321-53. 4354, 
4361-96. 4400-16. 

Motion to reduce the Demand: 
Need to increase compensatory 

allowances to Tripura State 
employees. 
Vol. III. 49SP-58, 4961, 5028, 

5038, 5051-5110, 511~8. 

Demands for Grants, 1956-57--
Railways: 
Ordinary Working Expenses-

Administration: 
Motion to reduce the Demand: 

Grant ot island allowance to 
the employees working In 
the Willingdon Island, 
Cochin. 

Vol. II, 3041-78, 2081, 
2089-2133. 

Necessity to merge the deamea 
allowance with pay. 

Vol. II, 2041-78, 2080, 2089. 
2111. 



PAY AND ALLOWANCES: contd. 
Demands for Grants, 1956-57: contd. 

Protection of house-rent allow-
ance and arrears thereof to 
Railwaymen due to cut effect-
ed on merger of half dearness 
allowance with pay in 'C' 
ereas. 
Vol. II, 2041-78, 2081, 2089-

21n. 
Ordinary Wbrking Expenses-

operating Staff: 
Motions to reduee the 

Demand: 

Need to raise the lowest 
level of pay of clerks to 
Rs. 80-220 from the pre-
sent scala of Ri. ~130. 

Vol. n, 2134-56, 2159, 2162-
84, 2251-85. 

Non-provision of runnin, allow-
ances to T.A.G.Cs. on Western 
Railway. 

Vol. II, 213"--86, 2157, 2162-
84, 2251-85. 

Protection of existing pay of 
employees found medically 
unfit for certain categories but 
declared fit for other duties. 

Vol. II, 2134-56, 2158, 2162-
64, 2251-85. 

Reciassiftcation of pay scales of 
firemen, rolling stockmen, 
gegmates, etc. according to 
nature of work actually done. 

Vol. II, 2134-56, 2157, 2162-
64, 2251-85. 

Railway Board: 
Motion to reduce the Demand: 

Demand for revision of pay 
scales. 
Vol. II, 1899. 1932, 1942, 1970, 

2040. 
Need for uPln'ading the salariea 

of train examiner staff. 
Vol •. 1899, 1932, 1941, 1970, 2040. 

l]pfl'8ding the aaIartes of 
station masters. 
Vot II. 189J.;-1D2; 1841, 

1990-2040. 

PAY AND ALLOWANCES: contd. 
Demands for Grantt, 1958-57-Tra-

vancore-Cochin: 
Agriculture: 

Motions to reduce the Demand: 
Neeenfty to enhance the pay 

of the staff in the Veterinary 
Department. 

Vol. V, 8308, 8314-46. 
Necessity to raise the pay of 

contingent menial staff and 
other staff of class III 
service; 

Vol. V. 8275, 8314-46. 
Civil Workas.: 

Motion to reduce the Demand: 
Necessit..f to equate pay scales 

of the sta1! of municipalities 
to those in corresponding 
poats in Government service. 

Vol. V, 8300, 8314--48. 
District Administration and Mis-

ceUaneoua~ 

Motions to reduce the Demand: 
Low pay of menials. 

VoL V, 8292, 8314-48. 

Low pay scales of clerks, 
typists", peons and daftries, 
moehies, gardeners and 
other low paid employees. 

Vol. y, 8292, 8314-48. 
E'ducation: 

Motions to reduce the Demand: 
Necessity to raise the pay 

seales of primary school 
teachers and eraduate tea-
ehers~ 

Vol. V, ,8305, 8314-46. 

Necessity to raille the pay 
seale of primary school tea-
chers and make all tempo-
rary teachers permanent, 
with retrospective effect 
from the date of beginnint 
of theIr continuous service. 

Vol. V, 8273, 8314-48 . . 
Need for better Bcale of pay 

to. graduate teachers and to 
make all temporary teachers, 
permanent. 

Vol. V, 8273, 831'-'8. 
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PAY AND ALLOWANCES: contd. PAY AND ALLOWANCES: contd. 
Demands for Grants, 1956-51l-Tta- Demands for Grants, 1956-57-Tra-

vancore.Cochin: cantd. vancore-Cochin: Cantil. 
I'oreat: 

Motion to reduce the Demand: Public Health: ccmtd. 
Emoluments of low paid staff Motion to reduce the Demand: 

in the Forest Department. ccmtd. 
Vol. V, 8291, 8314-46. Necessity to enhance the pay 

Heads' of States, Ministers' Secre- of menials and to declare 
tariat and Attached Offices: all such menials as perma-
Motion to reduce the Demand: Dent. 

Inadequate pay of menials. Vol. V, 8297, 8314-48. 
Vol. V, 8283, 8314-48. Necessity to enhance the aU-

Labour and Miscellaneous: 
Motion to reduce the Demand: pend to pupil-midwives and 

the pay of midwives in the 
Poor pay and allowances,lveu service of Public Health 

to welfare and conciliation Department. 
staff and officers reaultin, .. ... 
j U Vol. V, 8298, 811o.--sv. n corrup on. 

Vol. V, 8313, 8314-48 Necessity to increase the pay 
Jledlaal: of vaccinators, health vult-

Motions to reduce the Demand: ors and sanitary' personneL 
Necesai~ to enhance the pay Vol V, 8298, 831'-"6. 

of hospital staft, like yard- Regilltration: 
ers, attenders, nurses, com- Motion to reduce the Demand: 
pounders, sweepers, scaven- Inadequate pay uf menials. 
gers, techpicianl, laboratory VoL V, 8291, 8314---48. 
assistants and even doctors. Rural Development: 

Vol. V, 8295. 8314-48. Motion to reduce the Demand: 
Necessity to raise the pay of Urgency to equate pay scales 

nurses, compounders, atten- of the employees of p4nch4-
ders and warders. 1/at, to thOle of theircoun-

Vol. V, 8285, 8314-46. terparts in the service of 
Poor pay and allowanCe!! of Government. 

Hospital Contingency Staff. Vol. V, 8300, 8314-48. 
Vol. V, 8305, 8314-48. Veterinary: 

Police: Motion to reduce the Demand: Motions to reduce' the Demand: Urgency of enhancing the pay 
Disparity in pay of I.P.S. and of menials and bull keepers. 

local police officers havin, Vol. V, 8308, 8314-48. 
equal duties and responsibi-
lity and doing equal work. Demands for Supplementary Grants, 

Vol. V, 8271, 83U-46. 1956-57: 
Low salary, lack of housing Police: 

facilities and conveyance for Motion' to reduce the Demand: 
police constables and officers Lack at un!tonnlty at Pay 
leading to corruption. Scales in cmttrally aided 

Vol. V, 8305, 8314-48. subordinate police foree. 
PubIfc Health: Vol. X, 3135-88, 8nO, 31'12-

Motions to reduce the Demand: 87. 
Necessity of ralmng the pay Relations wtttt Stater. 

of pubIle health nurses, con- Motion ttl reduce the' Demand: 
servant'V staff, health vis!- Neeuslt'y to gIVe equal pel' to 
tors, midwives and lIlnita- subordinate staff' ot the 
tlon personnel. Central Reserve Polfce. 

Vot V, 8'2'86, 831'-"6. Vol. X, 3135-68, 8172-8'7. -------
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PAY AND ALLOWANCES: contd. 

Demands for Supplementary Grants, 
1956-57-Railways: 
Railway Board: 

Motion to reduce the Demand: 
NeEod to treat dearness allow-

ance as wages for purpose 
of computing provident 
funds contribution and gra-
tuity. 

Vol. X, 3403, 3405-ft5. 
Discussion re ,xation of pay 

scales and other service con-
ditions of employees of Life 
Insurance Corporation. 

Vol. X, 3254-3322. 
Motion for Adjournment: 

Pay scales and service conditions 
of employees of Life tnsurance 
Corporation. 

Vol. VIII, 6968-73. 
PAY COMMISSION: 

Demands for Grants, 1956-57-Rail. 
ways: 

Railway Board: 
Motion to reduce the Demand: 

Need to appoint a second--
to refix the pay scales of 
Railwaymen. 
Vol. II, 1899-1932, 1938, 

1970-2040. 
Motion for Adjournment: 

Appointment of a second --. 
Vol. X, 4071-74. 

PAYMENT OF WAGES (AMEND-
MENT) BILL (AMENDMENT OF 
SECTIONS I, 2 AND 3 ETC.! btl 
SHRI C. D. GAUTAM): 
See under "BILL(S)". 

PAYMENTS TO INDIAN STATES 
AND COMPANIES: 
Demands for Excess Grants, 1951-

52-Railways. 
Vol. II, 2304-47. 

PAYMENTS TO OTHER GOVERN-
MENTS. DEPARTMENTS ETC. ON 
ACCOUNT OF THE ADMlNISTRA-
TION OF AGENCY SUBJECTS AND 
MANAGEMENT OF TREASUR-
IES: 
Demands for Grants, 1958-57. 

Vol. m, ~485, M88-98, 
5504-39, 5541-5602, 5604. 

Demands for Grants on Account, 
19l18-M'. 

Vol. B, 2219, 2225. 

PAYMENTS TO RETRENCHED PElt-
SONNEL: 
Demands for Grants, 1956-57. 

Vol. III, 5488-98, 5504-·~9. 
5541-5602, 5606. 

Demands for Grants on Account, 
1956-57. 

Vol. II, 2219, 2240. 

PAYMENTS TO WORKED LINES 
AND OTHERS: 
Demands for Grants, 19S6-57-RaiI-

ways: 
Vol. II, 1897-1950, 1970-2040. 

Motions to reduce the Demand: 
Non-purchase of the varioUs 

private owned Railways 
more partieularly the KaIi-
ghat-FaIta Railway, Ahmed-
pur-Katwa Rty. and the 
Burdwan-Katwa Rty. 
Vol. II, 1899-1932, 1948, 

1970-2040. 
Taking over of KaUghllt-Falta 

Railway. 
Vol. II, 1899-1932, 1948, 

1970-2040. 
Working of the i<'.alighat-

Falta Railway wIth particu-
lar reference to it., dealing 
with passengers and emplo-
yees. 
Vol. II, 1899-1932, 1948, 

1970-2040. 
Demands for Supplementary Grants, 

1955-SO-Rallways. 
Vol. II, 2301-44. 

PEASANT (S) : 
See "Agriculturist(s) ". 

PENICILLIN: 
See "Antibiotics". 

PENSIONS: 
Demands for Grants. 1956-87: 

Indian Posts and Telegraphs De-
partment (Including Working 
Expenses): 
Motion to reduee the Demand: 

Need for Il"ant of minimum 
-- not less than the mini-
mum salary recommended 
by the Central Pay Com-
mlssion. 
Vol. n. 3325--88, SS88, 

'896-3441. 
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PENSIONS: conttl 
Demands for Grants, 1956-57: contd. 

Tripura: 
Motion to reduce the Demand: 

Need to speed up the disposal 
of -- cases of the retired 
employees of Tripura. 
Vol. III. 4938-58. 4961-

5028. 5041, 5051--5110. 
5115-28. 

Demands for Grants. 1956-57-Tra-
vancore-Cochin: 
Heads of States, Ministers, Secre-

tariat and Attached Offices: 
Motions to reduce the Demand: 

Failure of Government to 
provide adequate -- to the 
low-paid employees of the 
Palace Establishment. 

Vol. V. 8293. 8314-46. 

Failure- of Government to pro-
vide adequate -- to the 
soldiers who have retired 
from the state forces prior 
to and after integration. 

Vol. V, 829~, 8314-46. 
Demands for Grants, 1956-57--Tra-

vancore-Cochin: 
Pensions. 

Vol. V. 8266, 1\314-46, 8349, 
8353. 

Df'mands for Grants on Account, 
1956-57--Travancore-Cochin: 
Pensions. 

Vol. III, 3858. 

PENSIONS, COI4MUTED VALUE OF: 
Demands for Grants, 1956-57. 

Vol. III, 548S-98, 5504-39, 
5541--5602, 5606. 

Demands for Grants on Account. 
1956-57. 

Vol. II, 2219, 2240. 

PERIPATETIC PARTIES: 
Demands for Supplementary Grants, 

1955-56: 
Industries: 

Motion to reduce the Demand: 
Peripatetic Parties. 

Vol. I, 1225-38. 

109 LSD.--34. 

PETITION (S) : 

.Presentation of -- Te Constitution 
(Ninth Amendment) Bill, ID5t 
as reported by Joint Committee. 

Vol. VI, 1120. 

Presentation of -- Te Hindu Suc-
cession Bill. 

Vol. IV. 6544. 

Presentation of -- Te Indian Posts 
and Telegraphs Act. . 

Vol. V. 9255, 9571. 

Presentation of -- f'e Indian Post. 
and Telegraphs Act and R~ •. 

Vol. IX, 1399. 

Presentation of -- Te Indian Rail· 
ways Act and Rules. 

Vol. VIII, 3582. 

Presentation of -- re Motor Vehi-
cles Act. 

Vol. VII, 3917. 

Presentation of -- Te non·judicial 
and court fee stamp papen. 

Vol. VUI, 56415. 

Presentation of a -- Te Proceed-
ings of Legislatures (Protection of 
Publication) Bill, 195tl. 

Vol. III, 4013. 

Presentation of -- re Railway 
Time-tables and Guides. 

Vol. IX, 608. 
Presentation of -- re Sadhus and 

Sanyasis (Registration and Licens-
ing) Bill: ' 

Vol. IX, 370. 
Vol. X, 2645, 2951·52. 

Presentation of -- Te Scheduled 
Castes and Scheduled Tribes 
Orders (Amendment) Bill, 1156. 

Vol. VI, 977. 
Vol. VII, 30M. 

Vol. VIII. 6401. 
Presentation of -- re States Reor-

ganisation Bill. 
Vol. IV,S88I. 
Vol. VI, 1120. 

Presentation ot -- re States Reor· 
ganisation CoZJUnisalon Report. 

. Vol. m,". 
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PETITIONS: contd. 

Receipt of - re Child Sanyas 
Diksha Restraint Bill, 1956 (bV 
Sh,., Dabhi). 

Vol. VIII, 5815-16. 
Receipt of -- re Factories (Amend-

ment) Bill, 1956. 
Vol. VI, 248. 

Receipt of -- re Report of States 
Reorganisation Commission. 

Vol. I, 850. 

PETITIONS, COMMITTEE ON: 

See ''Committee on Petitions" under 
~'Committee(s), Parliamentary." 

PHARMACEUTICALS: 

See ''Drugs and Pharmaceuticals". 

PlLLAI, SHRI THANU: 

Calling Attention to Matter of 
Urgent Public Importance: 
Alleged wastage of public funds 

in D.V.C. Project. 
Vol. VIII, 6249. 

Central Excises and Salt (Amend-
ment) Bill: 
Motion to consider. 

Vol. VIII, 5416-18. 
Demands for Grants, 1956-57-Rail-

ways and motions to reduce the 
Demands. 

Vol. II, 1998-2003, 2255-60. 
Discussion on Rules ,.e emergency 

recruitment to I.A.S. 
Vol. V, 10190. 

Discussion re fixation of pay sca~es 
and other service conditions of 
employees of Life Insurance Cor-
poration. 

Vol. X, 3301-02. 
Diseussion re Madras-Tuticol'in 

train disaster. 
Vol. IX, 1240-44. 

lIotions re modlftcation of the Life 
Insurance Corporation Rules, 1956. 

Vol. X, 2829-32, 2845, 2846. 
RelOlution re scholarships for child-

ren . of political sufferers. 
Vol. X, 3059, 3064-70. 

PETITIONS: contd. 

States Reorganisation Bill: 
Motion to refer to Joint Committee. 

Vol. IV, 6316-22. 
Motion to consider as reported by 

Joint Committee. 
Vol. VI, 1480-87. 

Consideration of clauses. 
Vol. VI, 2029, 2044. 
Vol. VII, 2566, 2581. 

Motion to pass, as amended. 
Vol. VII, 2779. 

Telegram received by Shri Kamath 
re Ariyalul" train disaster-Laid on 
the Table. 

Vol. X, 3697. 

PILOT SCHEME(S): 

Demands for Grants, 1956-57: 
Ministry of Finance: 

Motion to reduce the Demand: 
Failure to introduce 

under Rural Credit Survey 
in Andhra. 
Vol. III, 5488-98. 5504-39, 

5540, 5541-5602. 

PLAGUES: 

Demands fOol' Grants, 1956-57-Tra-
vancore-Cochin: 
Public Health: 

Motion to reduce the Demand: 
Inadequate provision for anti-

plalue, anti-cholera and 
anti-smaIl-pox measures. 

Vol. V, 8299, 8314-46. 

PLANNING: 

Demands for Grants, 1956-57: 
Ministry of Education: 

Motion to reduce the Demand: 
Need for advance -- for 

technical men as an integral 
part of overall planning for 
the country. 
Vol. ur, 5388-5423, 542'7, 

6428-82. 
-.- _.- .. - .. -_.-_-.-._--_ .. -----_._----'----- -------------_. -------------
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PLANNING: contd. 
Demands for Grants, 1956-57: contd. 

Other Civil Works: 
Motion to reduce the Demand: 

Failure to complete Rnd revise 
the seniority lists of work-
charged staff in Second 
Circle Delhi State, Aviation, 
--, Rehabilitation, Central 
construction, Horticulture, 
Southern Electrical, Madras 
Central, Bombay Central, 
Calcutta Central No. I, 
Calcutta Central No. II, and 
Madhopur Circles. 
Vol. III, 4321-53, 4361-96, 

4400-16. 

PLANNING COMMISSION: 
Presentation of General Budget, 

If16-57. 
Vol. I, 1176. 

Report of -- on Second Five Year 
Plan-Laid on the Table. 

Vol. V, 8361-G6. 
Statement re Report of -- on 

Second Five Year Plan. 
Vol. V, 8361-66. 

PLANTATION ENQUIRY COMMIS-
SION: 
Report of the -- on Coffee Indus-

try-Laid on the Table. 
Vol. IX, 488. 

Report of the -- Part I-Tea, 
1956-Laid on the Table. 

Vol. VIII, 4703. 

, PLANTATION LABOUR ACT, H151: 
Demands for Grants, 1956-57: 

Ministry of Labour: 
Motion to reduce the Demand: 

Working of the --. 
Vol. III, 4827-87, 4891,4894-

4933. 
Demands for Grants, 1956-57-Tra-

vancore-Cochin : 
Industries: 

MoUon to reduce the Demand: 
Failure to implement the --. 

Vol. V, 8280, 8314-46. 

PLANTATION LABOUR ACT, 1951: 
contd. 
Demands for Grants, 1956-57: contd. 

vancore Cochin: contd. 
Labour and Miscellaneous: 

Motion to reduce the Demand: 
Failure to implemmt the --

Act. 
Vol. V, 8281, 8314-46. 

PLASTICS INDUSTRY: 
Report of Tariff Commission on con-

tinuance of protection to plastic. 
(phenol formaldehyde mouldinJ 
powder, electrical accessories and 
buttons) industry and resolution 
and statement or Ministry of Com-
merce and Industry thereon-Laid 
on the Table. 

PLEURISY: 
Demands for Grants, 1956-57: 

Other Civil Works: 
Motion to reduce the Demand: 

Failure to grant half pay leave 
to work-charged staff suff-
ering from T.B. or --. 
Vol. III, 4321--S3, 4358, 

4361-96, 4400-16. 
PLYWOOD FACTORY: 

Demands for Grants, 1956-57-Tra-
vancore-Cochin: 
Industries: 

Motion to reduce the Demand: 
The Policy of giving adnrli-

sements in the --. 
Vol. V, 8312, 8314-48. 

POCKER SAHEB, SHRI: 
Criminal Law Amendment Bill (~ 

Shri Pocker Saheb): 
Motion for leave to introduce. 

Vol. IX, Ill. 
General discussion of the GeneraJ 

Budget, 1956-57. 
Vol. U, 277~1. 

Hindu Succession Bill (as passed by 
Rajlla Sabha): 
Consideration of clauses. 

Vol. IV, 7622-13. 
States Reorganisation Bill: 

Motion to refer to Joint Com-
mittee. 

Vol. IV, 6159-82. 
Consideration of clauses. 

Vol vn, 2596, 259'7, UOI . 
. _---_._--_. __ .-. __ ._- .. -- -----------. 
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POINTS Of INFORMATION: 

re broadca'stini facilities for politi-
cal parties. 

Vol. X, 2802, 3334. ,---
POINT OF ORDER: 

r€ paper laid on the Table. 
Vol. II, 2882-83. 

POLICE: 
--=*is: 

Demands for Grants, 1956-57: 
Delhi: 

Motion to reduce the Demand: 
Continued use of Urdu by 

Delhi Police Force. 
Vol. m,' 4938-58, 4961-

5028, 5032, 5051--5110. 
Growing corruption in Delhi 

Police Force. 
Vol. III, 4938-58,. 49tll-

5028, 5032, 5051--5110, 
5113-28. 

I4anipur: 
Motion to reduce the Demand: 

Need of recruiting more hill-
men in the Police Depart-
ment of the State. 
Vol. Ill, 4938--58, 4961-

5028, 5034, 5051-5110, 
5113-28. 

!,4ini&try of Home Affairs: 
Motion to reduce the Demand: 

Police interference in the 
management of posta' works 
in Tripura. 
Vol. III, 4938--58, 4961-

5028, 5029, 5051.-..5110, 
5118-28. 

Police. 
Vol. m, 493&, 4836, 49~8-58, 

4981-5028, 5032-33, 5051--
5ll0, 5113-28, 5129. 

Motions to reduce the Demand: 
Failure to train policemen as 

servants of the people. 
Vol. m, 4988-58, 4961-

5028, 5033,5051-5110, 
5113-28. 

Great disparity in pay scalea 
of' the ordinary policeman 

POLICE: 
Demands for Grants. 1956-57: caRtel. 

Police:· contd. 
Motion to reduce the Demand: 

contd. 
and high ranking police 
otBcers. 
Vol. III, 4938-58, 4961-

5028, 5032, 5051--5110, 
5113-28. 

Method of training of police 
officers in Abu Police Train-
ing Camps. 
Vol. III, 4938--58, 4961-

5028, 5033, 5051-5110, 
1S113-28. 

Shadowing of political workers 
of opposition parties by 
intelliience and police 
agents. 
Vol. 1II, 4938--58, 4961-

5028, 5033, 5051-5110, 
5113-28. 

Relations with States: 
Motion to reduce the Demand: 

Disapproval of policy of 
recruitment to Central Re-
serve Police at Neemucb. 
Vol. III, 4938-58, 4981-

Tripura: 

5028, 5050, 5051-5110, 
5113-28. 

Motions to reduce the Demand: 
Corruption in Tramc Police of 

ABartala. 
Vol. III, 4938--58, 4961--

5028, 5043, 5051-5110, 
5113-28. 

NeeB for stopping the use of 
thanas Jpolice 'ltation) for 
party work. 
Vol. III, 4938--58, 4961-

5028, 5038, 5051-5110, 
5113-28. 

Need to remove police camp 
at Emrabasa of' 1Cailasahar 
in Tripura. 
Vol. III, 41138-58, 4961-

5028, 5045, 5051--5110. 
5113-28. 

Police repression in Ratachara 
and Bhuratale. 
Vol. nr, 4938--58, 4981-

5028, 5045, 5051-5110, 
Sl1S-28. 
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POLICE: contd. 
Demands for Grants, 1956-57: contd. 

Tripura: contd. 
Motions to reduce the Demand'. 

contd. 
Prefexence to tribals in the 

Police Service of Tripura. 
Vol. III, 4938-58, 4961-

5028, 5048, 5051-5110, 
1H13-28. 

Dem/l,llcla for Grants, 1956-57-Tra-
yaneore-Cochin: 
Diftrict Administration and Mis-

cellaneous: 
Motions to reduce the Demand: 

Failure of the Magistracy to 
protect the accused held in 
-- custody from being 
subjected to brutal torture. 

Vol. V, 8284, 831 ........ 6. 
FailUl'e of the Magistracy to 

put an end to -- excesses. 
Vol. V, 8284, 831 ........ 6. 

Demands for Grants, 1956-57-Tra-
vancore-Cochin : 
Pollce 

Vol. V, 8263, 8270-71, 8285, 
8304-05, 8314-47. 

Motions to reduce the Demand: 
Administration of the Police 

Department. 
Vol. V, 8285,831 ........ 6. 

Disparity in pay of I.P.S. and 
local police offtcers having 
equal duties and responsibi-
lity and doing equal work. 

Vol. V, 8271, 8314-46. 
Failure of the Department in 

properly Investigating the 
erimes committed by Police 
Offtcers. 

Vol. V, 8270, 8314-46. 

Inadequacy of police consta-
bles. 

Vol. V, 8271, 8314-46. 
Inadequacy of provision for 

sports. 
Vol. V, 8270, 8314-46. 

Inefftciency of the Department 
in deteeffng lerious crimes. 

Vol. V, 8270, 8314--46. 

POLICE: contd. 
Demands for Grants, 1956-57-Tra-

vancore-Cochin: contd. 
Police: contd. 

Motions to reduce the Demand: 
contd. 
Low salary, l_ck of houain, 

facilities and conveyance for 
police constables ¥d officers 
leading to corruption. 

Vol. V, 8305, 8314-48. 

Manhandlinl of perlons in 
police lock-ups. 

Vol. V, 8304, 8314-48. 

Misuse of offtcial telephones 
by police officers. 

Vol. V, 8271, 831tl-4e. 

Petition enquiry by the Poliee. 
Vol. V, 8304, 8314-48. 

Police intervention in tracie 
disputA!B. 

Vol. V, 8304, 8314--48. 

Trainin"iven in police traln-
in, schools. 

Vol. V, 8270, 8314--48. 

Demands for Grants on Account, 
1958-57. 

Vol. II, 2219, 2228-
Demapds lor Grants on Account, 

I 958-57-Travancore-Cochin. 
Vol. m, 3851. 

Demands for Supplementary Grants, 
1955-56. 

Vol. I, 1273--83. 
Demands for Supplementary Grants, 

1956-57: 
Vol. X, 3134, 3135-68, 3170, 

3172-88, 3189. 
Motion to reduce the DemancS: 

Lack of uniformity of Pay 
Scales in centrally aided 
subordinate police force. 
Vol. X, 3135-68, 3170, 

317~1. 

Relations with States: 
Motion to reduce the Demand: 

Necessity to give equal pay to 
subordinate staff of the 
Central Reserve Poliee. 

Vol. X, 3136-88, 31~. 
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POLICE: contd. 
Demands for Supplementary Grents, 

1956-57: contd. 
Relations with States: contd. 

Motion to reduce the Demand: 
contd. 

Motion for Adjournment: 
Alleged lathi charge by Delhi 

Police. 
Vol. III, 5359. 

Statement re firing at Nacholl 
(Manipur)-Laid on ~he Table. 

Vol. II, 2381. 
Travancore-Cochin Police (Amend-

ment) Act, 1956-Laid on the 
Table. 

Vol. V, 6793. 

POLICE SERVICE, INDIAN: 
See "Indian Police Service". 

POLITICAL LEADERS: 
Demands for Grants, 1956-57: 

External Affairs: 
Motion to reduce the Demand: 

Desirability of selecting For-' 
eign Service personnel from 
amongst the public workers 
and -- in the country. 
Vol. III, 3600-86, 3689, 

3689-3708, 3720-63, 
3764-75. 

POLITICAL PARTY (IES) : 
Point of information re broadcasting 

facilities for --. 
Vol. X, 2802, 3334. 

Statement re broadcasting facilities 
for --. 

Vol. X, 3538-42. 
POLITICAL SUFFERER(S): 

Resolution re scholarships for child-
ren of -. 

Vol. IX, 1633-36. 
Vol. X, 3052-79, 3080-3113. 

PONDlCHERRY, STATE OF: 
Demands for Grants, 1956-57. 
, Vol. III, 3601-86, 3689-3708, 

. 3720-63, 3764-75, 3775-76. 
Demands for Grants on Account, 

1156-57. 
Vol. II, 2219, 2223. 

• 

PORCELAIN UTENSIL(S): 

Demands for Grants, 1956-57: 
Industries: 

Motion to reduce the Demand: 
Need to set up a factory for 

manufacture of --. 
VOl. III, 5195-5217, 5220, 

5223--32, 5237-5303, 
5366-85. 

PORTS AND PILOTAGE: 
Demands for Grants, 1956-57: 

Defence Services, Effective-Navy: 
Motion to reduce the Demand: 

Failure to co-operate with the 
Transport Ministry expand-
ing r.1erchant shipping and 
in ensuring port and harbour 
defences. 
Vol. II, 318G-3243, 3252, 

3253-3314. 
Ministry of Defence: 

Motion to reduce the Demand: 
Failure to co-operate with 

other Ministries in ensuring 
adequate defence to har-
bours and ports. 
Vol. II, 3180-3243, 3244, 

3253-3315. 
Ministry of Transport: 

Motions to reduce the Demand: 
Failure to make arrangements 

for a ship-building base at 
Cochin Port. 
Vol. II. 3460-3516, 3517, 

3520-23. 
Policy of developinl minor 

ports. 
Vol. II, 3460-3516, 3517, 

3520-33. 
Ports and Pilotage: 

Motions to reduce the Demand: 
Attitude in regard to the 

labour in Cochin Port. 
Vol. II, 3460-3516, 3518, 

3520-33. 
Construction of Bhatkal Port 

on the West Coast. 
Vol. II, 3460-3516, 3518, 

3520-33 . 
Construction of major port 

near Malpay and Karwar. 
Vol. 11, 3460-3516, 3518, 

3520-33. 
------_. ----------
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PORTS AND PILOTAGE: contd. 
Demands for Grants, 1956-57: contd. 

Ports and Pilotage: contd. 
Motions to reduce thc Demand: 

contd. 
Delay in starting a' Ratil1~ 

Training Establishment on 
the West Coast. 

Vol. II, 3460-3516. 
Labour policy in regard to the 

employment of labour in 
ports. 
Vol. II, 3460-3516, 3518, 

3520-33. 
Demands for Grants on Account, 

1956-57. 
Vol. II, 2219, 2235, 3459, 3460-

3516, 3518, 3520-33, 3534. 
Motion for Adjournment: 

Situation at Calcutta Port. 
Vol. VIII, 6241-47. 

PORTUGUESE POSSESSIONS IN 
INDIA: 
Demands for Grants, 1956-57: 

External Affairs: 
Motions to reduce the Demand: 

Continued holding of Goa by 
the Portuguese. 

Vol. III. 3600-86, 3689-3708. 
3720--63, 3764, 3764--75. 

Situation in regard to Goa. 
Vol. III, 3600-86, 3688, 3689-

3708, 3720-63, 3764-75. 
To discuss reported reference 

by Portugal to the World 
Court of the 'elimination by 
our people of certain formel 

Vol. III, 3600-86, 3689-3706, 
3720--63, 3764--75. 

Motion for Adjournment: 
Violation of Indian territory 

by Portuguese armed forces. 
Vol. I, 22-23. 

President's Address: 
Portuguese possessions in India 

and reference by the Secretary 
of State, U.S.A. 

Vol. I, 3, 12-13 
Publications re Goa-Laid on the 

Table. 
Vol. IX, 10. 

See also "Dadra" and Nagar 
Havell". 

---_ .. _ .. -.-
POSTS AND TELEGRAPHS: 

Appropriation Accounts (Posts and 
Telegraphs), 1953-54 and Audit 
Report. 1955-Laid on the Table. 

Vol. II, 2529. 

Appropriation Accounts (Posts anri 
Telegraphs), 1954-55 and Audit 
Report, 1956. Part II-Laid on the 
Table. 

Vol. X, 3533. 

Audit Report (Posts and Tele-
graphs), 1956. Part I-Laid on the 
Table. 

Vol. VI, 1405. 

Demands for Grants. 1956-57: 
Indian Posts and Tdegraphs 

Department (Including Working 
Expenses): 
Motions to reduce the Demand: 

Inability of the Government 
to give telegraphic facilities 
to the people even years 
after the schemes are sanc-
tioned. 

Vol. II, 3325-85, 3387. 3396-
3449. 

Increase in the registration 
fee. 

Vol. II, 3325-85, 3387. 3396-
3449. 

Need to appoint a Parliamen-
tary Commission W go into 
the fiscal policy of the 
Department. 

Vol. II, 3325-85. 3387, 3396-
3449. 

Need tl open a telegraph office 
at 1 Palur in Tiruchi Dis-
trict, Madras State. 

Vol. II, 3325-85, 3390, 3396-
3449. 

Need to open a telegraph office 
each at Thirumanur and 
Thirumalaivadi in Tiruch1 
District, Madras S~te. 

Vol. II, 3325-85, 3390, 3396-
3449. 

Need to open telegraph offices 
in the rural areas. 

Vol. II, 3325-85, 3390, 33M-
s •. 
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POSTS AND TELEGRAPI(S: c~d. POSTS AND TELEGRAPHS: ccmtd. 
Demands for Grants, 1956~57: contd. 

Indian Posts and Telegraphs De-
partment (including Working 
Expenses): contd. 

Motions to reduce the Demand: 
contd. 
Need to provide telegraph 

facilities in every Taluk 
Headquarters. 

Vol. II, 3325-85, 3388, 3316-
3449. 

Ministry of ':ommunlcatlons: 

Motions to reduce the Demand: 

--

Failure to open branch post 
oftices in villales Dhekhai, 
Banspaar, Gaura, Sam-
duarwa JaraJ:, Pancira 
Banr, Khutha Bazar, Baga-
pat, Nadua Bazar, Gopala, 
Rajwal, Mithaura Bazar in 
Tehsil Maharaj Ganj of 
Gorakhpur District, Uttar 
Prad~sh. 

Vol. II, 3325-85, 3386, 339S-
3449. 

Failure to open sub-post office 
In village Katahri Bazar in 
P.S. Nichlaul of the Gorakh-
pur District, Uttar Pradesh. 

Vol. II, 3325-85, 3386, 3396-
- 3449. 

Failure to open telegraph, 
telephone and post offices in 
th-e rural areas in sufficient 
numbers in Gorakhpur, 
Basti and Deoria Districts in 
Uttar Pradesh. 

Vol. II, 3325-85, 3387, 3396-
3449. 

Failure to open village post 
offices in Naurangia Tinbar· 
dba Bazar, Ram NagaI', 
Jatha !lazar, Nanbtr Janga1, 
Kinuerpati, Marar, Bu1l4-
walia, lChuthai Slswania 
Deotataha, Slswa Goeti: 
Niboa and Pandrri Bazar in 
the Deoria District of Uttar 
Pradeah. 

Vol. II, 3SJI......;8i. 3318. 3396-
3449. 

Demands for Grants. 1956-57: cantd. 
Ministry of Communications: 

contd.. 
Motions to reduce the Demand: 

cantd. 
Failure to provide a telegraph 

office in chitanni in the 
Deoria District. Uttar Pra-
desh. 

Vol. II, 3325-115. 3386, 3396-
3449. 

Ministry of Home Affairs: 
Motion to reduce the Demand: 

Police interference in the 
management of postal works. 
in Tripura. 

Vol. III, 4938-58, 49IH-5028. 
5029, ,,051-5110, 5113-28. 

POSTAL EMPLOYEE (S) : 
Demands for Grants. 1958-57: 

Indian Posts and Telegraphs. 
Department (Including Working 
El(~nses): 

Motions to reduce the Demand: 
Failure to pay a reasonable 

salary to postmen and 
village post masters. 

Vol. II, 3325-85, 3390, 3396-
144 •. 

Grants of family allowance @ 
RI. 10 per mensem per child 
subject to a maximum of 
Ra. 30 p.m. to P. & T. 
officials. 

Vol. II, 3325-85, 3388, 3396-
3449. 

Need for confirmation of em-
ployees who have put in 
more than a year's service. 

Vol. II, 3325-85, 3388 3398-
, • 3449. 

Need for restoration of P.T.O. 
Concession to the staff. 
Vol. II, 3325-85, 3388. 3396-

3449. 
Need to .bolish the cate,ory 

ot Assistant Inspector of 
Post Offices. 

Vol. II. 3125-85, 3388, 3396-3"'. 
Procedure prescribed for 

gr,ntin, ext'!nsion to the-
staft in the P. & T. D~rt
ment by ukinl them t. 
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POSTAL' EMPLOYE!:(S): contd. 

Demands for Grant.'1, 1956-~7: contd. 
undergo a medical examina-
tion. 

Vol. II, 3325-85, 3389, 3396-
3449. 

Indian Posts and Telegraphs De-
partment (including Working 
Expenses): eontd. 
Motions to reduce the Demand: 

contd. 
Provision {or adequate allow-

ances to postal employees in 
'C' class stations. 

Vo1. II, 3325-85, 3390, 3396---
3449. 

Provision ot lunch time to. the 
offtcials workin, at post 
office counters. 

Vol. II, 3325-85, 3390, 3396---
3449. 

Provision of residential accom-
modation tor offtcials draw-
ing more than Rs. 150 in 
Delhi. 

Vol. II, 3325-85, 3389, 3396-
3449 .. 

Restoration of P.T.O. conces-
sion to the officials ot the 
P. & T. Department. 

Vol. II, 3325-85. 3389, 3396-
3449. 

Restoration of reduced house 
rent allowance to P. & T. 
officials in 'C' class stations 
in accordance with the 
Gadgil Committee's recom-
mendation. 

Vol. II. 3325-85, 3389, 3396-
3449. 

Slow progress in the construc-
tion of quarters tor the em-
ployees. 

Vol. II. 3325-85, 3388, 3396-
3449. 

Meteorology: 
Motion to reduce the Demand: 

Need to ,ive retrospective pro-
motion to those who were 
found fit for promotion by 
the Committee appointed by 
the Government in 1949 to 

I 
I 

I 
I 
I 

I 
I 

POSTAL EMPLOYEE(S): contd. 
Demands for Grants, 1956-57: contd. 

review alleged superses-
sions in the Meteorological 
Department. 

Vol. II. 3325-85, 3391, 3396-
3449. 

Ministry of Communications: 
Motions to reduce the Demand: 

Conditions of service of the 
postal std. 

Vol. II, 3325-85, 3396-3449. 
Lack of stat! quarters for 

postal staff all over th~ 
country. 

Vol. II, 3325-85, 3386, 33N-
3441. 

POTATO (ES) : 

Demand for Grants, 1956-57: 
Ministry of Food and Agriculture: 

MQtions to reduce the Demand: 
Facilities for pres-ervation ot 
--. 

Vol. III, 4704-05, 4706-30. 
4735, 4743-4819. 

Inability to reduce the high 
price ot potato seeds. 

Vol. III, 4704-05, 4706-30. 
4731, 4743-4819. 

POULTRY: 
Demands for Grants, 1956-57: 

Ministry of Food and Agriculture: 
Motion to reduce the Demand: 

Poultry schemes. 
Vol. III, 4704-05, 4706-30. 

4737, 4743--4819. 
Miscellaneous Departments and 

other Expenditure under the 
Ministry of Food and Agricul-
ture: 
Motion to reduce the Demand' 

Need to start model poultr.J.< 
farming training stations ir 
all divisions of Tripura. 

Vol. III, 4704. 4705-06, 4706:-
30, 4743, 4743-481t 

Demands for Grants, 1956-57-
Tra vancore-CQChin: 
Veterinary. 

Motion to reduce the Demand: 
Lack ot adequate number of 

breeding stations for live-
stock and --. 

Vol. V, 8308, 8314-41. 
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FRABHAKAR, SHRI NAVAL: 
Constitution (Ninth Amendment) 

Bill: 
Consideration of clauses. 

VOl. VIII, 5858, 5859, 5860. 
Delhi (Control of Building Opera-

tions) Continuance am (as passed 
by Rajy4 Sabha): 
Motion to consl<kr. 

Vol. X, 4120-24. 
Delhi Tenants (TE'mporary Protec-

tion) Bill (as passecl by Rajya 
Sabha) : 
Motion to consider and amendment 

to refer to Select Committee. 
Vol. X, 4253-55. 

Government Preriises (Eviction) 
Amendment Bill: 
Motion to consider as reported by 

Select Committee. 
Vol. VII, 4112-16. 

Scheduled Castes anc! Scheduled 
'Tl-ibes Orders (Amendment) Bill: 
Motion to consider and amend-

ment to circulate. 
Vol. VIII, 6125-29. 

Slum Areas (Improvement and 
Clearance) Bill (as passed by 
Ra;1Ia Sabha): 
Motion to consider. 

Vol. X, 4150, 4163-69. 

lPRECISION INSTRUMENTS: 
See "National Instrument Factory". 

tPRE-PARTITION PAYMENTS: 
Demands for Grants, 1956-57. 

Vol. III, 5487, 5488-98, 5504-
39, 5541-5602, 5605. 

Demands for Grants on Accounts, 
1956-57. 

Vol. II, 2219, 2226. 
Demands for Supplementary Grants, 

1956-57. 
Vol. X, 3334-36, 3337, 3379, 

3381. 

ftESIDENT'S ACT(S): 
-- re Travancore-Cochin·-Laid ~n 

the Table. 
Vol. IX, 259-60. 

PRESIDENT'S ADDRESS: 
Afro-Asian Conference, Bandun,. 

Vol. I, 3, 13. 

PRESIDENT'S ADDRESS: contd. 
Agricultural marketing, processing 

and warehousing etc. through co-
operative societies. 

Vol. I, 10, 18. 
Buddha JayantL 

Vol. I, 11, 18. 
China's exclusion from U.N.O. and 

trade etc. 
Vol. I, 6, 14. 

Colonial rule in Africa, Gold Coast 
and Malaya. 

Vol. I, 4, 13, 
Community Projects and National 

Extension Service. 
Vol. I, 7-8, 15-16. 

Death of King Tribhuvan of Nepill. 
Vol. I, 2, '12. 

Differences between United States 
and China. 

Vol. I, 5, 14. 
Employment opportunities. ' 

Vol. I, 7. 15-16. 
Entry of new members to U.N.O. 

Vol. I, 4-5, 13-14. 
First Five Year Plan, success of. 

Vol. I, 6-7, 15. 
Friendship Treaty with Egypt. 

Vol. I, 4, 13 
International Commission On Indo 

China. 
Vol. I, 5, 14. 

Legislation by Parliament. 
Vol. I, 10-11, 18. 

Military Pacts. 
Vol. I, 6, 15. 

Motion on Address by the President. 
Vol. I, 291-402, 577-710, 

741--M6. 
Nationalisation of life insurance 

business. 
Vol. I, 10, 17-18. 

Pakistan: Agreement on· Evacuee 
Property; Canal Waters Dispute; 
Exodus from East Pakistan, Rail 
Traffic and visa system. 

Vol. I, 2-3, 12. 
Portuguese Possessions in India and 

the reference by the Secretary of 
State, U,S.A. 

Vol. I, 3. 12-1:i. 
Recognition of Sudan as a RepubHc. 

Vol. I, 4, 13. 
Relations with foreign countries. 

Vol. I. 1-2, 12. 
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PRESIDENT'S ADDRESS: contd. 

Reorganisation of States. 
Vol. I, 9-10, 17. 

Second Five Year Plan, targets of. 
Vol. I, 8-9, 16-17. 

Socialistic Pattern of Society. 
Vol. I, 7, 15. 

World situation. 
Vol. I, 6, 14-15. 

PRESIDENT'S ASSENT TO BILLS: 

Abducted PerS01l8 (Recovery and 
Restoration) Continuance Bill, 
1956. 

Vol. IX, 1659. 
Agriculture Produce (Development 

and Warehousing) Corporations 
Bill, 1956. 

Vol. VI, 7. 
All India Institute of Medical 

Sciences Bill, 1955. 
Vol. VI, 7. 

Ancient and Historical Monuments 
and Archaeological Sites and Re-
mains (Declaration of National 
Importance) Amendment Bill, 
1956 .. 

Vol. X, 40S5-86. 
Appropriation Bill, 1956. 

Vol. III, 3596. 
Appropriation (No.2) Bill, 1956. 

Vol. IV, 7388. 
ApPl'opriation (No.3) Bill, 1956. 

Vol. VIII, 6617. 
Appropriation (No.4) Bill, 1956. 

Vol. VIII, 6617. 
Appropriation (Railways) Bill, 1956. 

Vol. Ill, 3597. 
Appropriation (Railways) No.2 Bill, 

1956. 

Appropriation 
Bill, 1956. 

Appropriation 
Bill, 1956. 

Vol. III, 3597. 
(Railways) No. 3 

Vol. Ill, 3596-97. 
(Railways) No. 4 

Vol. III, 3596-97. 

Appropriation (Railways) No. 5 
Bill, 195 •. 

Vol. III, 3190-1'1. 

PRESIDENT'S ASSENT TO BILLS: 
contd. 
Appropriation (Vote on Account) 

Bill, 1956. 
Vol. III, 3596-97. 

Bar Councils (Validation of State 
Laws) Bill, 1956. 

Vol. II, 2913. 
Bihar and West Bengal (Transfer 

of Territories) Bill. 
Vol. VIII, 5342. 

Capital Issues (Continuance of Con-
trol) APlendment Bill, 1956. 

Vol. III. 4013. 
Central Excises and Salt (Amend-

ment) Bill. 
Vol. IX, 11. 

Central Sales Tax Bill, 1956. 
Vol. X, 4273. 

Citizenship Bill, 1955. 
Vol. I, 21. 

Code of Civil Procedure (Amend-
ment) Bill, 1956. 

Vol. X, 2327. 
Code of Criminal Procedure 

(Amendment) Bill, 1956. 
Vol. VIII, 6617. 

Companies Bill, 1953. 
Vol. I, 21. 

Constitution (Fifth Amendment) 
Bill, 1955. 

Vol. I, 21. 
Constitution (Seventh Amendment) 

Bill, 1956. 
Vol. IX, 11. 

Control of Shipping (Continuance), 
Bill, 1956. 

Vol. III, 4013. 
Delhi (Control of Building Opera-

tions) Bill, 1955. 
Vol. t. 21. 

Finance Bill, 1956. 
Vol. IV, 6685 

Finance (No.2) BiU, 1956. 
Vol. X, 4273. 

Finance (No.3) Bill, 1956. 
Vol. X, 4273. 

GoV'ernment Premises (Eviction) 
Amendment Bill, 1956. 

Vol. IX, 11. 
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PRJ:stt>ENT'S ASSmNT TO BILLS: 

('on~d. 

Hindu Adoption and Maintenance 
Bill, 1958. 

Vol. -X, 4273. 
Hindu Marriage (Amendment) Bill, 

1"8. 
Vol. X, 4085-88. 

Hindu Minority and Guardianship 
Bill, 1953. 

Vol. VITI, 5342. 
Hindu Succession Bill, 1954. 

Vol. VI, 7. 
IndIan COConut Committee (Amend-

ment) Bill, 1958. 
Vol. IX, 11. 

IncUan Cotton Cess (Amendment) 
Bm. 

Vol. IX, 11. 
Indian Income-tax (Amendment) 

Bill, 1958. 
Vol. VI, 7. 

Indian Institute of 'l\!chnoloey 
(Kharagpur) :8111, 1956. 

Vol. IX, 11. 
Indian Lac Cess (Amendment) Bill, 

1955. 
Vol. VIII, 5342. 

Indian Post Otftce (Amendment) 
Bill, 1958. 

Vol. IX, 11. 
Indian Railways (Amendment) Bill, 

1958. 
V,pl. IX, 11. 

Indian Red Cross Society (Amend-
ment) Bill, 1955. 

Vol. V, 9714. 

Indian Registration (Amendment) 
Bill. 1958. 

Vol. III, 5388. 
Indian TraUf (Amendment) Bill, 

HI58. 
Vol. IX, 1859. 

Indian Tariff (Second Amendment) 
Bill, 1955. • 

Vol. I, 21. 
Indian TarUf (Third Amendment) 

Bill. 19&5. 
Vol. I, 21. 

Industrial _ ~__ (A1nendment) 
Bill, 11118. 

Ve>l. VIII, 881.,. 

PRESIDENT'S AsnNT TO BILLS: 
contd. 
lndl,lstrial Disputes (Amendment and 

Miscellaneous Provisions) Bill. 
1918. 

Vol. VIll, 6617. 
Industries (Development and Rel'l-

lation) Amendment Bill, 1958. 
Vol. X, 4085-86. 

Insurance (Second Amendment) 
Bill, 1955. 

Vol. I, 21. 
Inter-State Water Disputes Bill, 

1955. 
Vol. VOl, 5342. 

Jammu and Kashmir (Extension at 
LaWs.) Bill, 1158. 

Vol. IX, 11. 
Kerala State LeplatU'l'e (Delep-

tion of Powers) Bill, 1958. 
Vol. X, 4273. 

Khacii and Villale Industries Com-
mission Bill, 1958. 

Vol. IX. 11. 
Lite Insurance (Emergency Provi-

lIions) Bill, 1958. 
Vol. III, .013. 

Life In~urance Corporation Bill, 
1958. 

Vol. VI. 7. 
Lok Sahayak Sena Bill, 1958. 

Vol. IX, 11. 
Manipur (Courts) Bill, 1955. 

Vol. I, 21. 

Multi-Unit Co-operative Societies 
(Amendment) Bill, 1955. 

Vol. VIII, 5342. 

National Hi,hways Bill, 1958. 
Vol. IX, 11. 

Newspaper (Price and Page) Bill. 
1958. 

Vol. VIII, 8811. 

Parliamentary Proceedings (Protec-
tion of Publication) Bill, 1958. 

Vol. VI, 7. 
Pre.s and Registration at Boob 

(Amendment) Bill, 1855. 
. Vol. I, 21. 

Prevention. of Corruption (Amend-
ment) Bti'l, 1851. 

VoL I. 11. 
~-'--" .. ----- ......... ---_ .. __ .-
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PRESIDENT'S ASSENT TO BILLS: 
contcJ. 
Prevention 0f Disqualification (Par-

liament and Part C states LeJisla-
tures) Amendment Bill, 1955.' 

Vol. I, 21. 
Public Debt (Amendment) Bill. 

1958. 
Vol. IX, 11. 

Railway Stores (Unlawful Posse.-
sion) Bill, 1954. 

Vol. I, 21. 
Representation of the People 

(Amendment) Bill, 1955. 
Vol. II, 2119. 

Representation of the People 
(Second Amendment) Bill, 1961. 

. Vol. VI. 7 
Representation of the People 

(Third Amendment) Bill, 1958. 
Vol. IX, 11. 

llepresentation of the People 
t Fourth Amendment) Bill, 1956. 

Vol. X, 4085-86. 
Re!'erve Bank ot India (Amend-

ment) Bill, 1958. 
Vol. VIII, 6617. 

River Boards Bill, 11156. 
Vol. IX, 11. 

Sales-Tax Laws Validation Bill. 
]956: 

·Vol. III, 4013. 
Scheduled Castes and Scheduled 

Tribes Orders (Amendment) Bill, 
]956. 

Vol. IX, 11. 

Securities Contracts (Regulation) 
Bill, 1956. 

Vol. VIII, 6617. 

State F~cial Corporation 
(Amendment) Bill, 1956. 

Vol. IX, 11. 
States Reorganisation Bill. 

Vol. VIn, 5342. 
States Reoreanisation (Amendment) 

Bill, 1956. 
Vol. X, 3126. 

St. John Ambulance Association 
(India) Transfer of Funds Bill, 
18~. 

Vol. V, 9714. 

._------
PRESIDENT'S ASSENT TO BIlLS: 

contd. 
Supreme Court (Number of Ju.dces) 

Bill, 1956: 
Vol. IX, 11. . 

Terminal Tax on Railway Passeneers 
Bill, 1956. . 

Travancore-Cochin 
Bill. 1956. 

Vol. X, 3128. 
Appropriatioa 

Vol. V, 9714 

Travancore-Cochin Appropriation 
(No.2) Bill, 1956. 

Vol. VIII. 6981. 
T,ravancore-Cochin jAPpropriatl.oR 

(Vote on Account) Bill, 1956. 
Vol. V, 8136. 

Travaneore-Cochin State Legisla-
ture (Deleeation otPowers), Bill, 
1956. 

Union Territories 
ment Bill, 1956. 

Vol. VI, 7. 
(Laws) Amend-

Vol. X, 3128. 
University Grants Commission Bill. 

Vol. II, U587. 

Voluntary Surrender of Salaries: 
(Exemption from Taxation) 
Amendment BUt, 1955. 

Vol. In, 4011. 

PRESIDENT'S MESSAGE: 
Message from the President: 

VoJ. I, 117& 
i> 

PRESIDENT'S PROCLAMATION (S) : 
President's Proclamation Tf 
Kerala-Laid on the Table. 

, -Vol. IX, 10. 

President's . proclamation re 
Travancore-Cochin-Laid on the 
Table. 

Vol. m, 3598. 
Res~lution re President's ProClama-

tion re Kenla. 
Vol. IX, 1661-1788. 

Resolution re - re Travaneore-
Cochln. 

Vol. Ul, 3776-38114. 
Vol. VJII, 5046-1114, 

5189---.8211. 
-----------.. - - .... _--_ .. _- - ---.. -----.---------- .. ---
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PRESS AND REGISTRATION OF 

BOOKS (AMENDMENT) BILL, 
1955: 

See under "Bill(s)~'. . 
PRESS COUNCIL BILL, 1956 (AS 

PASSED HY RAJYA SABHA): 
See under "Bill (s) ". 

PREVENTION OF CORRUPTION 
(AMENDMENT) BILL, 1955: 
See under "Bill (8) ". 

PREVENTION OF DISQUALIFICA-
TION (PARLIAMENT AND PART 
C STATES LEGISLATURES) 
AMENDMENT BILL, 19f'i: 
See under "Bill(s)". 

PREVENTION OF FOOD ADULTE-
RATION RULES, 1955: 

Laid on the Table. 
Vol. I, 575. 

Notification making amendments to 
the -Laid on the Table. 

Vol. VI, 2057. 
Vol. IX, 1522. 

PREVENTIVE DETENTION ACT: 
Demands for Grants, 1956-57: 

Ministry of Home Afftlirs: 
Motion to reduce the Demand: 

Working of the -. 
Vol. III, 493S-58, 4961-

5028, 5031, 5051-
5110, 5113-28. 

Motion" working of -. 
Vol. V, 997~5, 

1003S--1K. 

Stat.iatical Information re workIn. 
of -- during the period 30th 
September, 1954 to 31st Decem-
ber, 195~Laid on the Table. 

Vol. V, 8133-36. 

Statistical information re workin, 
ot - during the period 31st 
December, 1955 to 31st March, 
1958---Laid on the Table. 

Vol. V, 9574-'15. 

PREVENTION D E TEN T ION 
(AMENDMENT) BILL (AMEND-
MENT OF SECTIONS 3, 7, 8 AND 
10 (btiShri K.K. Basu): 
See under "Bill(s) ". 

PRICE(S): 

Caling Attention to Matter of Ur-
gent Public Importance: 
Rise in - of rice in Tripura. 

Vo1. V, 9572-7a • 
Demands for Grants, 1956-57: 

Industries: 
Motions to reduce the Demand: 

High - of iron and steel 
needed for agricultural pur-
poses. 

Vol. III, 5195-5217, 
5222, 5223-32, 

5237-5303. 5366-65. 
Recent enhancement of the --' 

of Iron and steel. 
Vol. III, 5195-5217, 
5222, 5223--32, 5237--

5303, 5366-85. 
Ministry of Commerce and Industry: 

Motion to reduce the Demand: 
Price of raw jute. 

Vol. III, 5194, 5105-5217, 
5219, 5223--32, 5237--

5303, 5366-85. 

Ministry of Food and Agriculture: 
Motions to redUCe the Demand: 
Failure to prevent recent ab-

normal rise in -- of rice in 
Calcutta and other industrial 
areas. 

Gur price. 

Vol. III, 4704-05, 
4'106-30, 4733, 

4743-4819. 

Vol. III, 4704---05, 
4706-30, 4734, 

4743-4819. 

Inability to reduce the high --
of potato seeds. 

Vol. III, 4704--011, 
4706-30, 4731, 

4'143--4819. 

Policy about -- of rice. 
Vol. UI, 4704-01, 

4708--30, 4732, 
4743--481'. 

Policy towards - of com mer-
cia 1 erop. 

Yo1. III, 4704---01, 
4708-30, 47S!, 

4743-4819. 
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PRICE(S): contd. 
Demands for Grants. 1956-57: contd. 

Ministry of 'Food and Agriculture: 
conte(. 
Motions to reduce the Demand: 

contd. 
Price.> of sugar and sugarcane. 

Vol. III. 470~5. 
4706-30, 4734, 

4743-4819. 
Discussion re floor and ceiling - of 

Indian cotton. 
Vol. X, 3677-3702. 

Presentation of General Budget, 
• 1955-56: 

Downward trend of wholesale 
and agricultural -. 

Vol. I, 1182. 
Report of Tariff Commission on re-

tention - of steel etc. and resolu-
tion thereon-Laid on the Table. 

Vol. I, 25. 
Statement re measure; for checking 

foodgrain-Laid on the Table. 
Vol. VII, 3251). 

Primary Edu~ation Commission, All 
India: 
Demands for Grants, 1956-57: 

Ministry cf Education: 
Motion to reduce the Demanc:t: 

Necessity of setting up an 

Vol. III, 538P--5423, M24, 
5428-82. 

PRISONER(S) : 
Demands for Grants, 19511-157-

Travancore-Cochin : 
District Administration and MIS-

cellaneous : 
Motion to reduce the Demanc%: 

Failure of the Government to 
look after under-trial--
properly. 

Vol. V, 8284, 8314-46. 
PRIVATE MEMBERS' BILLS AND 

RESOLUTIONS, COMMITTEE ON: 
See "Committee on Private Mem-

bers' Bills and Resolutions" under 
"Committee (s), Parliamentary." 

PRIVILEGE, QUESTION OF; 
Question of Privilege. 

Vol. I, 47, 446. 
Vol. VIII, 6993-7004, 

11'181-92. 

PRIVILEGE, QUESTION OF: COfttd. 
Question of privilege re arrest of 

:eabu Ham Narayan Sinlh. 
Vol. I, 20-21. 

Question of privileie rl<! comments 
made by Hindustan Times OD 
Indian Railways (Amendment) 
Bill. 

Vol. VIII, 469~'103. 
Warrant of arrest for a member 

during session. 
Vol. n, 181S--.2S.. 

PRIVILEGE TICKET ORDER CON-
CESSION: 
Demands for Grants, 1956-57: 

Indian Posts and Telegraphs De-
partment (Including Working 
Expenses) : 

Motions to reduce the-
Demand: 

Need for .restoration of -- tOo 
the staff. 

Vol. II, 332~5, 3388.. 
3396-3449-

Restoration of - to the offi-
cials of the P. &: T. Depart-
ment. 

Vol. II, 3321--150' 
3389, 3396-3448. 

PRIVY PURSES AND ALLOWANCES 
OF INDIAN RULERS: 
Demands for Grants, 1956-57: 

Vol. Ill, 4935, 4838 .. 
4938--58, 4961~ 

5033, 5051--5110 .. 
5113-28, 51zt_ 

Motion to reduce the Demand: 
Grant of allowanccfI to rela-

tions of Indian rulers. 
Vol. Ill, 4938-58, 4961-

5028, 5033, 1051-
5110, 5113-28. 

Demands for Grants on Aeeount.. 
1956-57. 

Vol. II, 2219, 2228-21. 
PROCEEDINGS OF LEGISLATURES 

(PROTECTION OF PUBLICATION) 
BILL (by Shri Feroze Gandhi): 
Presentation of a petition re --

Vol. In, 4013 .. 
See also under "Bi1l(s)". 

PRODUCTION, .MINISTRY OF: 
Demands for Grants, 1956-57: 

Vol. nI, 4418-21, 4423-..... 
4481--4534, 4541--11. 
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PRODUCTION, MINISTRY OF: ccmtd. 
Demands for Grants. 1956-57: contd. 

Motions to reduce the Demand: 
Establishment of a co-operative 

spUming mill in the cotton 
,rowing districts of the coun-
try. 

Vol. III. 4422-77, 4477. 
4481 ......... 534. 4541-53. 

Formation of an industrial cadre 
for appointment in industrial 
undertakings. 

Vol. III, 4422-;77. ~77, 
4481--4534. .4541-53. 

~ladministrlltion in state 
undertaking res1.lting in 
loss to the exchequer. 

Vol. III. 4422-77, 4478. 
4481--4534, 454J-53. 

Need for nationalisation of gold 
mines and collieries. 

Vol. III. 4422-77, 4477. 
4481--4534, 4541--53. 

Working of Government com-
mercial undertakings. 

Vol. III. 4422-77, 4477. 
4481-4534. 4541-53. 

Reduction in cost of fertilizers. 
Vol. III, 4422-77. 4481-

4534. 4541-53. 
Demands for Gi'ants on 

1958-57. 
Account, 

Vol. II. 2219, 2234. 

PROHlBITION: 
Demands for grants, 1956-57-Tra-

vancore-Cochin: 

,I. ,". 

Excise: 
Motions to reduce the Demand: 

Corruption in implementing 
the -- policy. 

Vol. V, 8303, 8314-46. 
Failure of the --policy. 

Vol. V, 8303. 8314--46. 
Prohibition policy of the Gov-

ernment. 
Vol. V, 8182. 8314--46. 

Resolution re fixing a 
for -. 

target date 

---------------------
PROTECTION TO INDUST~: 

See "Industries, Protection to", 

PROVIDENT FUNDS: 
Demands for Supplementar), 

Grants. 1956-57-Railways. 
Railway Board: 

Motion to reduce the Demand: 
Need to treat dearness 

allowance as wages for pur-
pose of computin, - con-
tribution and gratuity. 

Vol. X. 3403, 3405-55. 
S.R.O. making certain amendment 

to the Employees' Provident 
Fund Scheme, 1952-Laid on the 
Table. 

Vol. X, 3330. 
PUBLIC ACCOUNTS COMMITI'EE: 

See under "C.)mmittee(s), Parlia-
mentary". 

PUBLIC CALL OFFICE(S): 
Demands for Grants, 1956-57: 

Ministry of Communications. 
Motions to reduce the Demand: 

Failure to open telephone-
in Nautauwa Bazar, Anand-
nagar, Bridgeman Ganj, 
Lachmipur Bazar, Campier 
Ganj. Peppe Ganj, Paneira 
Bazar, Kutha Bazar, 
Partaval Bazar. Patil 
Nagar, Nichlaul. Dungroo-
pur Bazar, Bhitanli and 
Mithaura Bazar in the 
Gorakhpur District. Uttar 
Pradesh. 

Vol. II, 3325-85. 3387, 
3396-3449. 

Need to open a telephone - at' 
Javankodam in Tiruchi Dis-
t.rict, Madras State. 

Vol. . If, 3325-85. 3387, 
3396-3449. 

Need to re-open the telephone 
- at·Perambalur in Tiruchi 
District, Madras State. 

Vol. II. 3325-85; 5387, 
8896-3448. 

Vol. I. 1454. PUBLIC DEBT 
Vol. II. 2856-82, . LL ( AMENDMENT) 

2883~2906. ~I. 1958: 
Vol. m, 395'1~1. ~,. under ''Bill (s) ". ______ 1 __________________ _ 
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PUBLIC DEBT (COMPENSATION 

BONDS) RULES: 
Notification makin, certain amend-

ments to the --, 1955-Laid on 
the Table. 

Vol. X, 2641. 

PUBLIC HEALTH: 
Demands for Grants, 1956-57: 

Ministry of Health: 
Motions to reduce the Demand: 

Inadequate attention paid to 
rural areas in matters relat-
in, to -. 

Vol. Ill, 4250-58, 4259, 
4266-48111. 

Need for consultation with asso-
ciations of medical men, such 
as the Indian Medical Auo-
ciation, in the matter of for-
mulation of - measures. 

Vol. m, 4250---158, 4259, 
. 4266-4318. 

Public Health. 
Vol. III, 4249, 4~8, 
4261, 4266-4318, 4319. 

Motions to reduce the Demand: 
Disapproval of policy re,ard-

in, B.C.G. mass vaccination 
programme.· 

Vol. Ill, 4250---158, 
4261. 4268--4318. 

Failure to stop polution ot 
Jamuna water with sewage 
from Delhi. 

Vol. III, 4250-58, 
4261, d86-4318. 

Demands for Grants on Account, 
1956-57. 

Vol. II, 2219, 2227. 
Demands for Grants. 1956-57-

. Travancore .. Cochln., 
Vol. V, 8264, 8286, 8296-

99, 8314-46, 8349, 83&2. 
~otion!l to reduce the Demand: 

. Condition of staff in tempo-
rary service in the Willing-
don Island. 

Vol. V, 829'7, 8814-46. 
Failure of Government to 

expand the Bacteriological 
Laboratory and to provIde 
adequate research in bacterio-
logy. . 
• Vol. V. 8299, 8314-46. 

109 LSD.-35. 

PUBLIC HEALTH: eontd. 

Demands for Grants, 1956';57-Tra-
vancore-Cochin: contd. 
Motions to reduce the Demand: 

contd. 
Failure of GoverJ)JDent to pro-

vide drinking water in coastal 
areas especially in low-lying 
areas with brackish water. 

Vol. V, 8297, 8314-46. 
Failure of Government to pro-

vide drinking water in the 
coastal villages of Trivan-
drum, Chirayinkil and Quilon 
Taluks. 

Vol. V, 8299, 8314--46. 
Failure of Government to take 

adequate steps to prevent epi-
demics of small pox, enleric 
fever and other fatal diseases. 

Vol. V, 8297, 8314-46. 
Failure to have a permanent 

Public Health Engineering 
Service. 

Vol, V, 8298, 8314-46. 
Failure to use all refuse to 

make lIuilable manures like 
compost manure. 

Vol. V, 8299, 8314-46. 
Inadequate number of latrines in 

public places. 
Vol. V, 8296, 8314-46. 

, ,Inadequate prevision for anti-
plague, anti-cholera and anti-
small-pox, measur~. 

Vol. V,8299,8314-46. 
Inadequate provi.iQ~ for beds in 

isolation hospitals for conta-
'.' .. gipu. and infectious diseases . 

Vol. V,· 8296, 8314-48. 
Inadeqilate BanUary arrange-

ments in· man:et1l:- .. 
." , ..... , ,. 'Vol~ Vt. 8296" ~14-46. 

. Ineffective propaganda regard-
ing public health and hygiene. 

, .. ,' Vol.·. V" 8297. 8314-46. 
Lack of a co-ordinated scheme 

for a complete study of 
diseases caused by malnutri-
ti(7I1".· , 

Vol. V, 8286, 9314-48. 



---------------------------
?UBLIC HKA1..TB; coUd.. 

Demands for Grantll. 1956-57-Tra-
vancore-Cochin: conte!. 
Motions to reduce the Demand: 

contd'. 
Miserable plight of conservancy 

IItd.. 
'Vol. V, _7, 831~. 

Neceasacy tD ..a .. e- the pay of 
)III!JI.iR: Ilellltr mInI!B, conser-
~ ata« health visitors, 
mid.wi'Vea and. san.i.tatilon per-
1OIlAa1. 

Vol. V~ &286,. 8314-46. 
N~ ta. t:DIaaarut 1ihe pay of 

menial" and to· aeclare all 
s.a menials as permanent. 

Vol. V, 8297, 831~. 
Necessity to enhance the stipend 

to pupll-midwives and the 
pay at midwives in the service 
of IDubl:ic Health Department. 

Vol. V, 8298, 8314-46. 
Jfoeceseity to· extenlt l!l1I.ternity 

ad ~ welfM'e service to 
remote arees. 

V ... V, 8298, 8314-46. 
lIiIeeeSli1;r ta- iMreMe' &e pay 

and. a~s at the water 
worklt ... dlr..m..e emplo-
y .... 

Vol V,. &298,. 8814-46. 
Necessity to increase the pay of 

V8C4i.na.t.rs., health visitors 
and sanitary personnel. 

VcdL T, 82R, 8314-48. 
~ fer p!'UV'bIe- at state 
~'rubrJer "bves and 
_ boet8' tilt sweepers and 
scaven,ers in Public Health 
lJt!partment and' municipali-
ties-. 

VoT. V, 8218', 831~ . 
.... lty fo pntvide better uni-

fonu IIDtl s1liWlM· pmves to 
publilt- hllith pel'Rlme1. 

'Vol. 'Y, 8297, 831~. 
N'ecessity to provide latrines and 

tII'fnab in importlmt market 
pl8ew. 

Vol. V, 8298, 831~. 
)f.. 1', tD IlPWla proper 

lIou.... t.eitlti. tD conser-
98ftIY .... 

Vol. V, 8281, 8314---f8. 

PIJS.IC REAL'rH: ..... 
Demands for GrIrrrts, 191f8-BT-Tra-
~oct:ml.:: co_ 
MOt .. to- red... &he IDaland: 

contd. 
PGi:i«y in regard to menial stat! 

and the necesaitar ta abIol'b 
them in permanent sfaff' forth-
wiith 

V,,!. V, BDf, 1f'H..-48. 
tlJl8llltisfl!etcory semee ~ditions 

fIf' eenservaney sfIrff. 
1"0[ V, 8286, 8314---f8. 

Urg,ent. necessity. to make all 
contingency employees and 
conservancy employees per-
manent with retrospective 
eJrecl. 

Vol. V, 8286.. 831~. 
Demand&- for Graada OR Account, 

lU6-a~TlIlIVaftCVl'e-Cochin. 
Vol. III, 3858-57. 

Demands for Su~tary Gi'ants, 
..a"-:-Tlra.vametlre-Cochin. 

VCll. VIII, 4544-4819, 4620. 
Moflon to reduce the ~and: 

P'tmc:tion of and conditions in 
the Hospitals in Travancore-
CochiD. 

Vol. VIII, 4582--4619. 
PUbl'i'e Health Department in 

'Ira-....rore-Carbin State. 
Vol 'ftJI, _1 .. 62--4819. 

PtJBL.lC BEAl:l!Il DEPARTMENT: 
De ' ..... Supplementary Grants, 

1956-5.7-'lJ:a'*lcou-CodUD.:. 
Public lfeaJth: 

Kotioa. ta educe the Demand: 
-- in Travancore-Cochin 

Stafe: 
Vol. 'I'D'I, 4Mt, «rC-4819. 

PUBLIC' wtJItKZRS: 
1!lIMn8l'ldB' for Grants. r-..lI'7: 

lIldemar Aflrahoa: 
Matren to red\Jee the Demand: 

Desirabi1fty IJf wrecting for-
efp aenriee personnel from 
_ .... t the and 
.... ical leedla in the 
eowMEy. 
Val. Ill, JMe IS, 3689, 
3689--3708. 372G--11, 3784--

• 75. 



fUNarA SPECIAL Orl'J(S~ 

Demands for Grants. 1956-57-
Tra~i.Jt: 
Aniculture: 

lfotieD to- peduee the Demand: 
Inefficiency and general slack-

nen- in tmr-. 
Vol V, BIN, _14-46. 

PII'M MUOl!JE, 8HItI: 
AgJ:icultuw Produce (Development 

_ Warehousing) Corporations 
BnI: 
Motion to consider. 

Vol. V, 784&, '"5, '7951, '7151-
55,,7998. 

Banking Companies (A1ftI!ft\Iment) 
Bm: 
Motion to c:ensider al'ld amend-
~nt to refer to Select Com-
mittee. 

Vol. X. 3848, 3847, 3927-32. 

ltasmess Advisory CommIttee: 
Motion re 'Dirty-fourth Report. 

Vol. V, 7722. 

Motion re Thirty-fifth Report and 
reeol'l'l!M'l'lding .. Hajya Sabha 
to join the Committe8 en the 
Second Five Year Plan. 

YGl. V, 7991. 
lIawin..- of tt1e Reuse. 

Val!. N, 7245. 
Vol. IX, 1526. 
Tot X, 2321. 

CalUng Attention to Matter of 
Urgent PUblic Importance: 
StriJlle in' Jadien Ahutiiwia. Co., 

Ltd., Alwll,PS; 
Vol. VIII, 5343. 

Demandf; for aTants, 1'956-57 
pertaining to the lWinistry ~f 
Commer~ and Industry and 
motion" to- reduce the- J)emantis. 

Vel. III, 5381-03. 

Demands for Grants. 1956-57 
pertaining to the Ministry of 
'Rome Affairs and motioN to 
reduce the Dem8!1'lds. 

Vet m, 5057, 5071, 5082-88. 

~47 

PUNNO<lM', SHRI:cotltcL 

I:Jeman~ for Grams, 1116-57 
pertaiabllf to tile JdiniIUy of 
Labour and motions 110 lreduce the 
Demaads. 

Demands for 
pertaining to 

..... ---Dealandl. 

Vol lLI, 4922. 

Grants, 1958-57 
Travancore-Cochin 

to recbln the 

Vol. V, 82a7-7~ &280-81. 8287-
D. 12&a, W~19, 8328" 83H, 8340, 

1Ml,8342. 

Demanda for Supplementary Grants, 
t9S8'-57 pertaining to Travancore-
Cechin State and moti_ to 
rpduce the ~~. 
Vf)1. VBI, 4161, 45'82--.,., 4575, 

4578, 4581, 4819 
Detlerltien ., san A. K. Gopala. 

Vol. VB, 3&];5, 3917. 

Ger:w:al discussion of the Travan-
core-Cochin Budget, 1956-57. 
Ve}. V, 8!f2; 8145-84, 1181, 11M, 
8188. 8196, 8197, 8198, Iflt, 8282, 

8234, 8235, 8251 

Indian Coconut Committee 
(Amendment) Bill: 
Motion to consider. 

Vol. V1'I. 3'794, 3798. 
" 

Motion to- ""'1 a8 ameftdea. 
Vol. VII. 3801-03. 

Kerala state ~tUI'e. aJeJega-
tion' f1f JlGWe's)' BUI: 
MofiOft- tfJI etlnsider. 

Vol. X. 35M. 150;, 3681-'11, 
35'12; 35M. 

Lf'.a.ve of absence to --. 
Vol. V, 7720 

Leave oJ absence to at. Rev. 30hn 
Richardson. 

Vol. X, 390I~. 3902. 

Leave of absence to Shri Shilnan-
yan. Mahapatra. 

Vol. X, S5I7. 

Mofion for Adjournment: 
Agitation re establishment of a 

'8eweh of Kerat. High Court at 
Trivandrum. 

Val'. IX, 1272, 1273-7 •. 
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PUNNOOSE, SHRI: contd. 
Motion for adjournment: contd. 

Closure of cashewnuts factories in 
Kerala. 

Vol. X, 4577. 
Motion re Draft notifications under 

Indian Coinage Act. 
Vol. V, '1743. 

Motion re international situation. 
Vol IX, 409. 

Representation of the People 
(Second Amendment) Bill: 
Motion to consider, as reported by 

Select Committee. 
Vol. V, 8490. 

Resolution re President's Proclama-
tion re Kerala. 
Vol. IX, 1678, 1695, 1898, 1704-12, 

1730, 1742, 1785. 

R2solution re President's Proclama-
tion re Travancore-Cochin. 
Vol. VIII, 5051, 505~53, 5054-88, 

5087, 5112. 
Resolution re Second Five Year 

Plan. 
Vol. VIII, 8828-36. 

Statement re train accident between 
Jadcherla and Mahbubnagar. 

Vol. VIII, 6988. 
Territorial Army (Amendment) 

Bill: 
Motion to consider. 

Vol. IX, 871-73. 
Territorial Councils Bill: 

Consideration of clause\!. 
Vol. X, 3788, 3789. 

Travancore-Cochin State Legisla-
ture (Delegation of Powers) Bill: 
Motion for leave to introduce. 

Vol. V, 8830. 
Union Duties of Excise (Distribu-

tion) Amendment Bill: 
Motion to consider. 

Vol. X, 3716, 371'7. 

PURCHASES OF FOODGRAINS: 
Demands for Grants, 1956-57. 

Vol. III, 4704, 4706, 4706-30, 
4743--60, 4761--4810, 4820. 

Demands for Grants on Account, 
1958-57. 

Vol. II, 2219. 2240-41. 

PURCHASES OF FOODGRAINS: 
contd. 
Demands for Supplementary Grants, 

1958-57. 
Vol. VII, 3848-3907, 3908. 

PURl RAILWAY STATION: 

Demands for Grants 1956-57-Rail-
ways: 
Railway Board: 

Motion to reduce the Demand: 
Reconstruction of -. 

Vol. II, 1899-1932, 1943, 
1970-2040. 

PUSHKAR FAIR: 
Demands for Grants, 1e56-57-Rail-

ways: 
Ordinary Working Expenses-

Administration: 
Motion to reduce the Demand: 

Non-provision of concession 
feres for -- at Ajmer. 
Vol. II, 2041_78, 2080, 

2089-2133. 

Q 
QUESTIONS AND AttsWERS: 

Announcement re admission of quell-
tiOM. 

Vol. II, 3319. 
Correction of answers to starred 

questions Nos. 249 and 279 .,.. 
purcbase of air-craft. 

Vol. II, 1968-69. 
Correction ot answer to short notice 

question re U.P. Sales Tax Ordi-
nance. 

Vol. III, 5235-3'1. 
Correction of answer to starred 

question No. 278. 
Vol. m, 3597-98. 

Correction of answers to starred 
questions Nos. 203 and 531. 

Vol. III, 5501-04. 
Correction of answer to starred 

question No. 1203 re fountain pens 
of "Parker 51". 

Vol. V, 7'121-22. 
Correction of answer to starred 

question No.5. 
Vol. VIII, 6985. --_._-----------------_. __ .. 
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Ql,1ESTIONS AND ANSWERS: cootcl. 

Correction of answer to starred 
question Nos. 2589 and 2608. 

Vol. IX, 1278. 

Correction of answer to unstarred 
question No. 390. 

Vol. III, 4147. 

Correction at answer to unstarred 
question re import of cement. 

Vol. V, 10029. 

• Correction of answer to unstarred 
question No. 544. 

Vol. VII, 3254. 

Procedure re llDSWering questions on 
behalf of other Ministers. 

Vol. X, 3710. 

QUILON-KUNDARA REGION: 

Demands tor Grants, 1956-57-Tra-
vancore-Cochin: 
Scientific Departments: 

Motion to reduce the Demand: 
Indifference at the Govern-

ment to utilise the resources 
of refractory clay in the 
--. 

Vol. V, 8271, 8314-46. 

• 
., RACHIAH, SHRI N.: 

Agricultural Produce (Development 
and Warehousing) Corporations 
Bill: 
Motion to consider. 

Vol. V. 7952. 7964-66. 
Consideration of clauses. _ 

Vol. V. 8020, 8021-23. 
Constitution (Ninth Amendment) 

Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. IV, 6569. 

Constitution (Tenth Amendment) 
Bill: 
Motion to refer to Joint Com-

mlttee. 
Vol. V, 7815-19. 

RACHIAH, SHRI N.: cootcl. 

Demands tor Grants, 1956-57 per-
taining to the Ministry of Com-
merce and Industry and mouon. 
to reduce the Demands. 

Vol. m. 5296-5302. 

Demands for Grants, 1956-57 per-
taining to the Ministry of Home 
Affairs and motions to reduce the 
Demands. 

Vol. III, 4981, 4982. 5067. 

Demands for Grants. 1956-57 pciU'-
taining to the Ministry of IrrIga-
tion and Power and motions to 
reduce the Demands. 

Vol. III. 4202. 

Demands for Grants, 1956-57 per-
taining to the Ministry at Natural 
Resources and Scientific Research 
and motions to reduce the 
Demands. 

Vol. III. 4700. 

Demands for Grants. 1956-57 per-
taining to the Ministry at Produc-
tion and motions to reduce the 
Demands. 

Vol. m, 445S-58. 

Demands for Grants, 1956-57 per-
taining to the Ministry of Works, 
Housing and Supply and motions 
to reduce the Demands . 

Vol. m, 4SS1-86. 

Demands for Grants, 1956-57-RaiI-
ways and motions to reduce the 
Demands. 

Vol. n, 2120-24. 

General discussion at the Travan-
core-Cochin Bud,et, 1956 .. 57. 

Vol. V, 8204. 
Hindu Succession BiU (BS passed by 

Rajya Sabha): 
Consideration of clauses. 

Vol. IV, 7004, 7007-11, 7042-
45. 

Indian Adoption of Children Bill 
(by Shrimati JaJ/ashri): 
Motion to consider. 

Vol. V. 8948-10. 



RACHIAH, SlUU N.: c-.ti. 

Mines (Am.end.m.ellt) Bi:ll [~ 
--.nt of ~ J8 !lAd ;51: .bll 
.simI'. B. ViU&/. Baa}: 
Motion to ealDid.er .. 

Vol. V, 8918-20. 

Bepreseatatian o.f the PeQpli! 
~Seco.d AmendatenU Bill: 
C~UoD gf clau.ses. 

Vol. V, 8611-12, .8658~i9, 
8799-8800. 

Reserve Bank of In:iia 
>1fteQt1 BRIl : 
Conaideratial d. "5 •. 

Vel. VI, 

BeMlution (.s) re: 

(Amend-

S7J...-f4. 

Ceiling on income of an individual. 
Val. V. 8Qa2, 8il Ul, 11228-.3&, 

t5Q2.....45. 

Presiderrt"s Proclamation Ttl 'I'ra-
vancore-Cochin. 

Vol. VYH, '56'76. 
Second Five Year Plan. 

Vol. VIll, 6762-4Q, B7.6t. 

Salaeduled Cutes and SChedulea 
Tribes Orders (Amendment) Bill: 
Motiom • cans.ider and amend-

ment to circulate. 
'Vol. vm, 'ilJ.8..-,~. 

Consideratton of clauses. 
Vt71.. vm, 611'1'1, 'MIl. 

&ate. .aeollPnisation Bill: 
Motion to refer to Joint Com 

mlUee. 
Vol. IV. 6353. 

RADliA &AMAN, SHRI: 

AdlrriDfstrlltion IIIf ~ Pxapert)' 
(Amerrilment) BUl: 
Kution to ,cClmsider and amendment 

to refer to .Select Committee. 
Vol. IX, .1rJa5-a2. 

Central Sales Tax Bill: 
)IQ&ion 10 amsicier aMaJIlend-

ment to refer to Select Com-
I mittee. 

Val. lX, 186&-88. 

Consideration .of oIauaea. 
Vol. X, 1962-83. 

R.A.DHA UlILlN. SHJr1: cQatd. 
Oeftmtutiall (JGat.h Ameedmeet) 

Bill: 
Motillll tie .consider as reported by 

Joint Committee. 
..,1. Vln, 5fK-;lt. 

Cenlidel'lltion of clauses. 
Vol. VIII, 5856. 

DeU:a.i. '(Coa.trol -of Buildil1!l Opera-
tilms) Curl:iinuance Bill (as passed 
by Rajya Sabha): 
MImoft to cOMider. 

Vet. X, -tlt'l-16. 

Delhi Tenants' (Temporary Protec-' 
tion) tnt! (as passed by Bajya 
Sabba): 
Motion to consider and amend-

ment to refer to Select Com-
mittee. 

Vol. X, 4255-57, 4260. 

Demands for Gran~ .lS56..5'1. IIIB-
WninI to the l4iIiistr,y of 'Eiluca-
nan and motion. toreiluce the 
Demands. 

Vol. m. 5416-23. 
Demands for Grants, UI56..57 per-

'&a.iIIIizw • jbe MiR:i6try of Trans-
port and motions to reduce the 
Demanck. 

Vol. II, 3509-16. 

Demands for Grants, 1956-57 per-
taining to the Ministry of Works, 
HoUSoiD,g aDd SlWlls' and motiowl 
to .reduce the Demandi. 

Vol. III, 4321-22, 4323-29. "'10. 

Discussion re ftxlttHm of pa)'lIe8}es 
-ana -other service conditions of 
employees of Life Inaw:aace Cor-
poraiJon. 

Vol. X. 3301. 

Government Premises (Evidllen) 
AraeJUilDeDt BiH: 
Motion to <:onsider as r ... W by 

Select OIJmmittee. 
Vol. Vll. 4092--4101, ~'8. 

Half-an-hour discussion re!tetion 
WIen an ~aandilL'le .EnquiQ' C8m-
mittee'l Report. 

Vol. V, 9999-10000. 



T~ .... a 

iliDa1. 1Iac~ BiJi <-...-a by 
Bajpa ..... : 
C . 1 nMiPn ., d_. 

Vai.RT., ·11121,~26. 
JIt!tIion til» 'PUS. as amended. 

Ycd.IV .. -110-76 
hltim AdoptiMl dI. Ohildren!lftl [bll 

SIhri'lnClti .ToIttI~: 
..... to GIflo;ail!er. 

..... V, .. --39. 
Life Insurance Corporation Bill, 

lfiI.: 
Motion to refer to SeIeat -Com-

.u:tee. 
Vol. II, 2961-70. 

'Considerafion of clauaes. 
Vol. V. '91111, 91~ 11168, 9167, 

9m-73. 
Motion for Adjournment: 
... 'f. ... D .... ift Delli. 

Vol. 1P11l,UI-82 
III:iIIkIIl at ..... by lIle Pw.ident 

Vool. I. C3-32. 
MoMon (s') T'e: 

Displaced Persons «Ce~on 
and .iI.eilabilitatiaR} DWell. 

Vol. VII, 3980-81, 3988-9~ 
Modification ,of the Lite Insur&l1~ 

CorporatioD RUles, 1958. 
Vol. X,2811-25. 

Resolution (s) re: 
Ceilinl on -..me of _ ...... 1. 

V •. 1IP", .505. 
'Second Tin Year Plan. 

Tol. V. 9410 

Sadhus and Sanyasis ~iltration 
aMI IAeenaing 9ft! fbp -1: 
Motion for leave 'to i.ntreduee. 

Vol. VI, 1211 

Slum .Aa. "Improvement and 
Clearance) lOll {aa pa.ed by 
Bl\iya SUh~: 
Motion to consider. 

V ... X. GIl, --"1 

States Reorl! ' $= BIll! 
lbtiaa to mef.. to J.m.t Com-..... 

1101. IV, 6384-88, 8463. 

'SS·I 

RADJIA ~, .-: oontd. 
&as Bear!I,.-timl lUI.: e.H. 

Motion to consider _ Iepa.-ct b7 
..... 0:1 ....... 
Vol. VI,_, IMI, lt80, 1551. 

1578-88. 

Women~ an4 ChIldren's 1n1t1'tDtlons 
~ 15i'l1 l'by 3'hrimati Xam-
Imd'lll'nilti Shah]: 
...... to O8IIIIIIiIer . 

Vol. VII, 4331--. 4335. 

RADIO, ALL 'INDIA: 

Foint of information ,.. laro .... tin • 
Iaciliti. tor ,pgliticaJ. par.tiea. ' 

Vol. x;..2802, 3334 • 
.staI*Iment r • .broadcastinl facilitiu 

for political parties. 
VO!. X • •• 

RAGHAVACHARI, ~ 

Agricultural Pr.oduce W.enlcpnent 
and WarehouaiQ&> Car,perations 
1!nt: 
Motion .to .cGEIsider. 

Vol. V, 7939-42. 

All India Kbadi and Yil. ladua-
'tries Commiasian BilC 
Illation to c.QJllider. 

VDt vm, 5281, 5292, 5294, 5296, 
5304, 5312-18. 

'Business of 'Che House. 
Vol. vm. .5J.5~ 586a, 16088. 

eentralExclses and Salt (Amend-
ment) BiJ.I.: 
Mnioa to consider. 

Vol. VIII, 53.51. 

c-trd E .... .aRI s.m (tIJeeond 
Amendment) Bill: 
lllaltioa '- 40 IllsI'. 

-.01. X,18Z5-30. 
Consideration of clauses. 

V.o. X, 3658, 3659, 3680. 

Cen1nl s.1es"'lU: Bill: 
lIo"n .. eaasUier Wid emend-

aeat ....... toseleet (lom-
mittee . 

Vol. X, 1944-48. ----------------------- .. -. -- -._.- ----------
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RAGHA VACHARI, SHRI: contd. 

Code ot C~"il Procedure (Amend-
ment) Bill: 
MOtiOll to consider as reported by 

'Joint Committee. 
Vol. IX, 25. 

Committee on Assurances: 
Presentation of Third Report. 

Vol. X, 4222. 
Constitution (Sixth Amendment) 

Bill: 
Motion for leave to withdraw. 

Vol. IV, 5642-43, 5847. 

Constitution (Ninth Amendment) 
Bill, 1958: 
Motion to refer to Joint Com-

mittee. 
Vol. IV, 6525-29. 

Constitution (Tenth Amendment) 
Bill: 
fresentation of Report of Joint 

Committee. 
Vol. V, 9255. 

Motion to consider, as reported by 
Joint Committee and amend-
ment to circulate. 

Vol. V, 9894-97. 
Copyright Bill: 

Motion to concur in the recom-
mendation ot RaJya Sabha to 
join the Joint Committee. 

Vol. VI, 24, 25. 
~riminal Law Amendment Bm (b]l 

Shri M. L. Agrawal]: 
Motion to consider. 

Vol. IX, 918, 919,937, 980. 
Amendment to circulate. 

Vol. IX, 937. 

Delhi Tenants (Temporary Protec-
t.ion) Bill (as passed by Raj)"a 
Sabha) : 
Motion to consider and amend-

ment to refer to Select Com-
mittee. 

Vol. X, 4222-29. 
Demands for Grants,IOS6-57 ,per-

tainin' to the Ministry of Bome 
Mairs 'and motions .to reduce the 
Demands. 

Vol. m, 4971-78. 

RAGHAVACHAIU, SHRI: conte&. 

Demands for Grants, 1956-57 peI'-
taininS to the Ministry of Irri,a-
tion and Power and motions to 
reduce the, Demands. 

Vol. lU, 4109, 4244-
Demands for Supplementary Grant., 

1956-57 pertain inS to the M.iniJ-
tries of Commerce and Industry.' 
Finance, Food and Agriculture, 
Home Aftairs, and Transport. 

Vol. VII, 3848-49, 3851, 3852-M. 

Discussion re leakage of Budget pro-
posals. 

Vol. II, 3144, 315l. 

Evidence tende"ed before the Joint 
Committee on Motor Vehicles 
(Amendment) Bill 1955-Laid OD 
the Table. 

Vol. IX, .as. 
Faridabad Development Corporation 

Bill, 1958: 
Motion to consider amendmenta 

made by Rajya Sabha. 
Vol. X, 4100-02, 4111. 

Finance Bill: 
Consideration of clauses. 

Vol. IV, 8013. 

Finance (No.2) Bill: 
Motion to consider. 

Vol. X, 2086, 2091-93. 

Finance (No.3) Bill: 
Motion to consider and amend-

ment to refer 10 Select Com-
mittee. 

VOl. X, 2086, 2091-93 

General discussion on the Railway 
Budaet, 1956-57. 

Vol. II, 1846. 

Hindu Adoptions and Maintenanc(.; 
Bill (as passed by Rajya Sabha): 
Motion to consider. 

Vol. X, 2933-40, 2965. 

Hindu Minority and Guardiall8hi, 
Bill (as passed by Rajya Sabha): 
MOtiOD to consider. 

Vol. VI, 120, 136-39, 144-48, 
Motion to pass, as amended. 

Vol. VI, 230, 23J 
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RAGHA VACHARI, SHRI: ccmtd. 
Life Insurance Corporation Bill: 

Motion to consider, as reported by 
Select Committee. 

Vol. V, 8985. 
Consideration of clauses. 

Vol. V, 9113, 9221. 

Manipur State HiU Peoples (Admi-
nistration) Regulation Bill, 1947: 
Motion for leave to withdraw. 

Vol. II, 2657-58 

Motion recommending to Rajya 
Sabha for leave being granted 
to withdraw the Bill. 

Vol. V, 10030, 10031. 

Motion for Adjournment: 
Bomb explosions in Delhi 

Vol. VIII, 5181. 
Motion re: 

Dr. Appleby's Report on re-exa-
mination of India's Administra-
tive System. 

Vol. VIII, 6591. 

Report of U.P.S.C. for 1955-56. 
Vol. X, 4288-90, 4292, 9293, 

4303,4304. 

Su&pension of first proviso to Ruk' 
92. 

Vol. IV, 6062-63. 

Motor Vehicles (Amendment> Bill: 
Presentation of Report of Joint 
. Committee. 

Vol. IX, 488. 

Motion to consider as report~d by 
Joint Committee. 

Vol. IX, 1391-96. 
Consideration of clauses. 

Vol. IX, 1432-35. 
Nomination of -- to the Panel of 

Chairmen. 
Vol. II, 3452. 

Point of procedure re leakage of 
Budget, 1956-57. 

Vol. II, 1703-04. 

Repreaentatlon of the People (Mis-
cellaneous Provisions) Bill: 
Motion to consider. 

Vol. X, 3472. 

RAGHA VACHARl, SHRI: coRtel. 

Representation of the People 
(Second Amendment) Bill: 
Motion to consider, a8 reported by 

Select COmmittee. 
Vol. V, 8389, 8396, 8483, 8518. 

Consideration of clauses. 
Vol. V, 8609, 8617, 8649, 8600-51, 

8651, 8654-68, 8677, 86'18, 
8688, 8'102, 8'103, 8748-50, 
8'184-86. 

Resolution (s) re: 
Appointment of a Committee on 

Working of Directive Principles 
of State Policy. 

Vol. VIII, 5132, 5137--42. 
Appointment of a committee to 

examine Community ProJects 
and National Extension Service 
Schemes. 

Vol. I, 1403-41. 
Scholarships for children of polI-

tical su1ferers. 
Vol. X, 3094-95, 3105-07. 

Second Five Year Plan. 
Vol. V1l1, 6779, 11ll-13. 

River Boards Bill (as passed by 
Rajya Sabha): 
Motion to consider. 

Vol. VII, 2736-37, 2740, 2744. 
Rules Committee: 

Motion re Third Report. 
Vol. IV, 6434-37, 8451. 

Seventh Report-Laid on the 
Table. 

Vol. X, 4080. 
\ Scheduled Castes and Scheduled 

Tribes Orders (Amendment) Bill: 
Motion to consider. 

Vol. VIn, 6091, 8097-1H1 
Amendment to circulate. 

Vol. VIII, 6097-99. 
States Reorganisation Bill: 

Motion to consider as reported by 
Joint Committee. 
Vol. VI, 1534, 1613, 1630, 1644-

48. 
Consideration of clauses. 

Vol. VI, 1819, 1681, 1683, 1689-
94, 1712, 1716, 1740, 2045, 

2050--52, 2068. 
Vol. VII, 2240, 2411, 2515-16. 

2556, 2571, 2577, 2581-82. 
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RAGHAVAC3AJII, .SHR1: COIfIfd. 

. Suppression of ilmmo:-al Trame in 
WomeR 1m(! Gfrlll &iiI; 
IIIotian tClCOl'JtI'icIer asrepeaiei by 

Select C~. 
V~. IX, 15l'l-lB, 1).527-32. 

Termina.I'Te'x ·en ttll'ilwa7 p.-engers 
MI.: 
Motion ~o consl4t!r. 

\,..,1. IX, 'Si3, __ 18, 632. 
Travancore-Cochin State Legislature 

(Delegation of PoW'em) Aill: 
ll4ou8Il 10 cQlllider and amend-

meats to clr.c.ulate and to refer 
to Select Cammlttee. 

Vol. V, 9736. 
Young Persons (Harmful Publica-

tlon$') Sill: 
'Motion 'to comiider. 

Vot tx, U4-37. 
RAGHAVAlAB" SHRI: 

.All lDdia Dad! aDd Villqe lDdus-
tries Commission BWl: 
~n .io .coasilier. 

VDl. VIII.. 5274-75. 52110-86. 
lIaJf,&II-bom' 4.iaaussion re Emplo-

yees' .Providen.t Fwul Act. 
V.al. V, .Ul193. 

Hindu Successia Bill (as,...aed by 
tap Sallba); 
Consideration of da\Dl!S. 

V.,. IV, 'lO'71-75. 

RAGHUBIR SAHAl. SHRI: 
Ancient and Historical lIc.uments 

and. An'haeological Sites and 
lIeIMins .(Dec1aration DfNMionl 
~~ AmerubneJlt JiIi:li (btl 
Shri Balwa7lt .l&1Iih«Jreillaa') (as 
pa-.J by RaJva Sa1fha): 
Motion te ·consider. 

Vol. X, 2150. 
Committee on Private Members' 

Bms and Resolutions.: 
Motioo rc Forty-third Report. 

Vol. I, 103. 
Criminal Law Amendment Bi.ll ~b]l 

SIan .M. L. A.grGtHI): 
Moti_ to consider. 

Vol. JX. 916, 922-27, 970, 979. 
AMendmeat to circulate. 

Viewl. IX, t.z7. 970, 979. 

MG!m'BIR SMlAt 'SI!ft'f: CGftt« . 
Demands !or 'Grants, 1't!MI-57 ])er-

"tainmI 'to the Wlin'istry of 1)e'fence 
and motion 'to-reduce the Demands. 

Vol II, 3286. 

.Dem1m.M :!or Grants, 1956-57 per-
tainiog to the Ministry of Home 
Matrs -d motions 10 recIace the 
'DemcnlJ. 

Vol. m, 4980, 5088-91. 
Demands for Grants, 1956-57 per-

tainiJolg ~ the IfhriBh ydl Natural 
Belomoces and Scientific !tesearch 
and motions 'to 1'educe the • 
!)e.t'ftIIftds. 

v .... m . ..,3. 
Demllftts ior OrInrts, tt56,",'-Rail-

w.,-s and motions to reduce the 
Demands. 

...... II. 2114-1", 1127 . 

General discussion DDtbe BaiIwa,. 
Budtet, J»6-57. 

Vol. II, 1750. 1784. 
.Hindu Succeu.ioD.BUl (ti PMled by 

Ra,iy.a Sabha): 
'Motion to consider. 

V •. N," 49. 

lndian Penal Code (Amendment) 
Bill lAmendment of ,ection 429: 
btl ~ !!bafour n.. a ..... l: 
J,{otiien .. cansicler. 

Vol. IV, 1IM1, _0-51. 

Indian Penal Code (Ameodment) 
'BfR {AmIm~ of seetion tl97: 
btl Shri Do:b9rit; 
M.mon'" consider. 

Va W, .s1-55. 

MotiOD on Address b:f the Pre.uw.t. 
Vol. 1. U3--87" 'J68. 

IhtUm .,. workini ot Preventive 
Detention Ad 

Vol. V, 9188, lUfHll, lD8U-7S. 

IhItiGlla! V.elanteer Force Bill: 
Motion .tD ccm&i.der. 

Val. ~ '720. 
Consideratielt 4!Il 'C!Iawes. 

Vol. VIII, 4771-73. 



'IWELI"l'II ''l'O ""ltn;1:1ftK ftSImIiNS, Ift6 sss ,,_._- .. __ ._ ...... __ ....... _----_. -------
R.AQIlIUBnt. SAHAI -smu:~ CIORId. 

Representation of the ~ 
-(Second Amendreent~ BW: 
MatiQn to cCllltlider .... ~ by 

Iieleet 'Onaittee. 
Vol. III, 8405, 8417-22. 

-OensidenrtiGn of elaa.r. 
Vol. V, 8fiIf5, 1III'JI8-Tr, '8578. 

Resolution (s) re: 
Appoinblleat gf a aw""" to 

examine Co~ Projects 
and National Extension Service 
Schemes. 

VtIl 1, I*" I..... HII-053. 
'NuC'lear and thermo-nuclear tests. 

VAl ~Sl1 • .aK-4I. 
Schd.amlrips far dIiWr.en .., JIIIIllti-

cal sufferen. 
Vol. X, 3058, 3080-85. 

.8eecIad FiTe Year Plan. 
Vol. VIII, 8877-83, 7084. 

States R~ieatioD. BIn: 
COIIIIideratioa ." clauses. 

Vol. VI, 1721., 1820-24. 

Suppression of Immoral Trame in 
Women and Girls Bill: 
l'tfo1iOll tel .cons.i4er as reported by 

Select Committee. 
VeL IX, HD-". 

ConsideratioD. 01 clausea. 
Vol. IX, 1571S. 

Terminal Tax on Railway Passen-
gers Bill: 
Motion to .conaWer. 

Vol. IX, 828-2g. 

Wornert.. and Children's Institutions 
Licensing 'Bm (b1l Shrimati Kam-
lenciumati Shah): 
Motion to ccmeider. 

Vol. VII, 4330. 

MatiGD .. eGlHider as reported by 
Select Committee. 

Veil. X, 2180, 2171-74. 

RAGft'U'NA'!'I! SINGH, 'S!l'Rt: 

~ or th. House: 
Vol. W. mo. 
Vol. VII, 2935. 

RAGHtJNA!'H SINGH, ssm: cant4. 
Calling ~ .. Matt.er of 

LJawent PuWie lIm,p11rtaace: 
iar.tb1;1oIIIIIe in~. 

Vol. VI, .11. 
Code of Criminal Procedure 

(..Amendment) Bill I[A ........ 
of .ection 435: b., Shri .R1Igu.cth 
Sa.gh); 
Motion to consider. 

VGl. VI, 1238-37. 
Motion to pass, as amended. 

Vol. VI, I •. 
Committee on Private Members' 

Bills .and B.esolutiom: 
Minutes of the Sixty-seventh to 

Sev_tJr-SIBOQIld sitt.Bws .held 
. .a.mtrw: tlIe Four.ieenth SeUBion, 
IglSS-Laid _ fIIIe Table. 

Vol. X, 3707 . 
1II0Uon re Fitt¥-~th Report. 

V.ol. V:Q, .3;02. 
Motion ft Sild;r",,""" aes-rt. 

Vol. IX, 303. 
Preae.nt,.1· III of Sixf6-JWib Re-

JIOrt. 
Vol.~ aM. 

Co~· (Ameladlment) .Bill 
i,A7I'IImIIIIaent of Article 107: b., 
Shri Raghunath Singh]: 
Motion for !eave to brtroduce. 

Vot l,r" ·SI4. 
Control of Sh.., (CGnW1llaare) 

Bill: 
Motion to consider. 

Vol. ~ W-55. 

c.rn.aaJ x..w .AweDarnaat Bill {b1l 
SJm .. L. .a_t~ 
Motion to lIM • Ie aad amend-

ment 1:8 circulate. 
Vol IX, 9f13-...118. 

Demands for Grants, 1958-1r. per-
talni'llg to the Ministry ot Pro-
duction and motions to reduce 
the Demands. 

Vol. m, 4422-:9, mi. 
1)em .... tor GIaltl, 2:956-57 rer-

taining to .the Ministly of Trans-
port and motiona to reduce the 
Demanda. 

Vol. n. MGO-II. 
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----- --_._--------_. ---------_._._------_._------
RAGHUNATH SINGH, SHRI: conte!. 

Demands for Supplementary' 
Granta, 1955-56-Railways and 
Demands for Excess Grants, 
19IiO-51, 1951-52, 1952-58-Rail-
ways. 

Vol. I!, 2316. 

Electricity (Supply) Amendment 
Bill 15156: 
Motion to refer to Select Com-

mittee. 
Vol. VI1:, 3310-16, 3343. 

Half-an-hour discussion re action 
taken on Jaundice Enquiry Com-
mittee's Report. 

Vol, V. 10004. 

Hindu Adoptions and Maintenance 
Bill (as passed by Rajya Sabha): 
Motion to consider. 

Vol. X, 2957. 

Hindu Succession Bill (as passed by 
Rajya Sabha): 
Consideration of clauses. 

Vol. IV, 7603. 
Indian Penal Code (Amendment) 

Bill (Insertion of new section 
427A: by Shri Raghunath Singh): 
Motion for leave to introduce. 

Vol. I, 909. 

Indian Railways (Amendment) Bill 
(Omission of section 71A etc.: by 
Shri Nambbiar): 
Motion to consider. 

Vol. II, 2207. 

Motion (s) re: 
Report of Uovernment Inspector 

of Railways on derailment 01 
319 Down Express. 

Vol. X, 2038. 

Working of Preventive Detention 
Act. 

Vol. V, 9980. 

Motor Vehicles (Amendment) Bill: 
Motion to. refer to Joint Com-

mittee. 
Vol. VII, 3060, 3064-69. 

National 'Highways Bill: 
Motion to consider. 

Vol. VII, 3172--76. 
--_._----_. - -_._-----._---.--_._----

RAGHUNATH SINGH, SHRI: contd. 
Resolution (a) re: 

Control and Regulation ot Pro-
duction, and Exhibition of ,Uml. 

Vol. VII, 3743--45. 

Scholarships for children of poll-
tical aufterers. 

Vol. X, 3108-10. 

Second -Five Year -Plan. 
Vol. VIII, 6810, 7029, 7oa •. 

Rules Conunittee: 
Motion re Third Report. 

Vol IV, fJ.U7. 

Shri Kashi Viswanath Mandir Bill 
(by Shri R4ghunath Singh): 
Motion to consider. 

Vol. I, 943-110. 

Vol. n, 2183-84. 

States Reorganisation Bill: 
Considerabon of clauses. 

Vol VI,1898-96. 

Supreme Court (Number of Judles) 
Bill: 
Motion to coneider. 

Vol. VII, 3805--{)7. 

Terminal Tax on Railway -Passen-
gers Bill: 
COJl.'1ideration of clauses. 

Vol. IX, 334-39. 

RAGHURAMAIAH, SHRI: 

Leave of absence to --. 
Vol. n, 2915-16. 

Vol. V, 7720. 
Vol. X, 8585-38. 

RAHMAN, SHRI M. H.: 

Leave of absence to --. 
Vol. VI. 1405·06. 

Vol X, 3535-38. 

Motion on Adcireu by the Prest· 
dent. 

Vol. 1, 64~-63.. 

(In Urdu). 
Vol. I, 68l&---f6. ----



TWELFTH '1'0 FOURTEF.NTHS!:SSIONS, 1956 557 

RAILWAY(S): 

I'·' 

Demands for Grants,. 1956···57-
Railways: 
Ordinary Working Expenses-

Administration: 
Motions to reduce the Demand: 

Necessity for health propa-
ganda through the medium 
of --
Vol. II, 2041-78, 2082, 2089- . 

2133. 
Urgency of having an em-

clent health pollcy for the 
Indian --. 

Vol. II, 2041-78, 2082, 2089-
2133. 

Ordinary Working Expenses-
Operating Staff: 
Motion to reduce the Demands: 

. Lack of co-ordination bet-
ween general administra-
tion regarding connections 
at junctions such a8 
Mathura, Bhopal and Agra 
etc. 
Vol. II, 2134-56, 2156, 

2162-84, 2251-85. 

Ordinary Working Expenses-Re-
pairs and Maintenance: 

Motions to reduce the Demand: 
Necessity of improving the 

communicetions system in 
Indian --. 
Vol. II, 2041-78, 2085, 2089. 

2133. 

Necessity of pooling all rail-
way scrap for conversion 
1nto steel .for. . the use of 
--. 

Vol. II,2041-n,. 2086, 
~89-2133. 

rRAILWAY ACCIDENTS: 
Demands for Grants, 1956-&7-Rail-

"aye: 
Railway Board: . 

Motion to reduce the Demand: 
Failure to reduce the fre-

quency .of accidents. 
. Vol.· n. 1899-1932, 1934, 

1970-2040. 

---~ --- -_._"_._-
RAILWAY ACCIDENTS: cant<!. 

Demands for Supplementary Grant., 
I 956-57-Railways: 
Ordinary Working Expenses-

Miscellaneous Expenses: 
Motions to reduce the Demand: 

Details of additional com-
pensation regarding Meh-
boobnagar and Ariyalur -. 

Vol. X, 3405-55. 

Question of compensation re-
garding -- near Mehboob-
nagar on Central Railway 
and Ariyalur on Southern 
Railway. 

Vol. X, 3404, 3405-55. 

Discussion re Madras-Tuticorin 
train disaster. 

Vol. IX, 1211-88. 

Motion for Adjournment: 
Madrae-Tuticom train disaster. 

Vol. IX. 987-1000. 

Train accident between Jadcherla 
and Mahboobnagar. 

Vol. VIII, 5335-40 

Motion re Report of Government 
Inspector of Railways on derail-

ment of 319 Down Express. 
Vol. X, 1992-2054. 

Report on derailment ot 319 Down 
Express-Laid on the Table. 

Vol. IX, 1658-59. 

Statement re allegations of callous-
ness at Ariyalur train accident. 

Vol. X, 3529-33. 

Statement Te Madras-Tuticorin train 
disaster. 

Vol. IX. 980-82. 

Statement Te train accident bet-
ween Jadcherla and Mahboob-
nagar. , 

Vol. VIII, 5774-86, 6986-91. 

Telegram received by Shri Kamath 
re Ariyaiur train disaster-Laid 
on the Table . 

Vol. X, 3892-81. 



-------- --,' ---- .----,--_ .. _------,--
RAILWAY ACCIDENT ENQUIRY 

CO'M'MI'I'TEE: 
DemamU fer Gi'aRtII, lHe-57-Kail-

ways: 
Railway ikMtnf: 

Motta. to l'eIftIee- ~. Demand: 
J'at11n'e »implement para 

15& of the - Report. 
Tol. n, ~1932, 1945, 

1970-2040. 

RA.J.l.W AY ADMINISTRATION: 

Demands for Supplementary Grants, 
1956-!'T-Rail'Ways~ 

Railway Board': 
Motion to recillCe tDe Demand: 

Functionin-e .. --. 
Vol:. X, 3403, 3405-55. 

RAILWAY, AHMEDPUB.-KATWA: 
Demands for Gr •• tI, lI5S ___ Rail-

ways:: 

hymenCs to WOrked r..-. and 
Othen: 

Motion to reduce the Demand: 
Nen pun:h .. · of the .arioull 

Psriva1Je. tIIlImed llailways 
more' particularly the Kali-
ghat-Fa Ita Rly., --. and 
the Purdwan-Katwa RTy. 

Vol II. 1899-1932, 1948, 
1970-2040. 

RAILWAY APPROPRIATION 
ACCOUVI'S: 
Appropriation Accounts, Part I. 

Part' II, Block Accounts :Balance 
Sheets au"l Proii1l and:rue.· k-
CGUDts. fDI! the year 19M-1i5 and 
Audit Repart 1956 of Railways-
Laid on the Table. 

v ... X, 4079. 

RAJLWAY JaOARD: 
Demands for Grants, IDI58-157-ltail-

...,..:: 
V .... II, 'M-1150. ImO-2848. 

MotioW! to reduc~ the Demand: 
Abolition of exemination for 

prQDlotion to Rs. 80-220 arade 
f~ ,accounts staff. 
Vol. II, 1819-1112. 1841, 1970-

2148. 

RAILWAY BOARD: caatAI. 
Demands for Grants 1955-57-Rail-

-.,s: c .... 
I4otionl to reduce tile- Dl!rnand: 

COIItd. 
Advisability at a1.lth0rising 

General K8D8&UI, to appoint 
a certain peuentaae of class 
m employees; at their discre-
tion. 

Vel. lI, lIM--1912. 1939, 1970-
2040. 

Anomaly of directing emplo-
]II'I!eS In certain cases to appear 
for exatrrtMtion a second time 
for selectlon to a higher grade 
when the employee was de-
clued to have passed the test 
~ce. 

Vol. n, ~W2., liM, 1970-
2040. 

Appointment of Civil Engineers 
as Deputy General Managers. 
Personnel on the Eastern and 
South Eastern Railways. 

Tol. n, 1899-193%.1938, 1970-
2040. 

Appointment of persons over 
85 years of age as members of 
Railway Service Commissions 
awl posting them to the zone 
to whicla. they belcma. 

Vol. II, 1899-1932. 1939, 1970-
2040, 

lPbitnry use f!1f the· Railwey 
Semees (safeguarding of 
National' Seevity) Rules, 
lB. 

Vol. n. 1899-1932. 1941, 19'10-
2040, 

Bookine; Oftlce at ltarsi Junc· 
tion OD 1Ile Central-RaUway. 

Vol. II, 1899-1932, 1944, 19'70-
J04O. 

Conditions of service of the 
Railways Ministerial ltaft. 

Vol. II" 1899-1932, 1933. 1970-
2041». 

C~ionl' of sen;C'e' of running 
steft on Ind:'ln Rail...,.. 

Vol. II, 1~2, 19. 1970-
2040. 

Conditions prevailing In Ajmer 
wCJrks!lop In r!1ation to 
menaflcfare at engines. 

Tot. II, 18 __ 11tB%. 1942, 19'70-
2040. 



-------,.-------
RAILWAY BOARD~ cmcf. 

Demand's for Grants 19M-51-Rail-
ways: contd. 
:MMions tct redUce tile Demand: 

contd. 
Continuance of privatAe contrac-

tors fDr ea.terina ia the dining 
cus on main lines. 

Vol. n, 1899-1932, 1937, 1970-
2040. 

Cootinued neglect of Sealdah 
Station. Eastern Railway and 
its environs. 

VoL II, 1199-1932. 1142, 1970-
2040. 

CimtinMd impllrtation of valu-
B:bt parts- f.Gr each locomotive 
manufactureilit Cbittaranjan. 

Yd_ n, 11.9-1.32. 1M3, 1970-
2040. 

Cerrupti(Jft- in the Railways. 
Vol. 11', !8I9-lJI83; In4. 1970-

2040. 
Delay in- cflospcmng ef complaints 

fit the ftaff. 
.01. n, 11819-tB, JR4, 1970-

2040. 
Det.y in- eettlin« CMeS of Rail-

way workers which is some-
times as kin,. all' 19 years. 

\"01. n, 1'ID8-1m, 1M5, 1970-
2040. 

Delitys it·ae- seftlement of 
elairmr. 

Vel. D, lWS-~ 1tII&, 1970-
2048. 

lh!Mand for revision of pay 
IIrIIIa 

'Ytd. JIl. 1_ La. 1M, 19'70-
ZIMO. 

DJ'IdfHm anoll" R&iJway staff. 
YGl. n, 1899-1932. 1944. 1970-

2040. 
,,",hltl_- tI It cmrreef policy of 

granting recognitmn of Trade 
tJmorr and Fe'lleratitm of Rail-
waymen. 

-.uI'. If. tnlJ-l932'. 1m, 1170-
2040. 

Ibdl'eiDe .. ererow<tinl on the 
Gorakbpar-Noufmwa and 
Gardhpup'-Chitaunf brench ..... 

"... It. 11IIL-J1M. 1_. 19'10-
2040. 

RAILWAY BOARD: conte!. 
Demands for Grant.. l.a56-5-1-Rail-

wa¥s: contd. 
Motions to reduce the Demand: 

CODtd. 
l'atll11'e of ~t to 1m-

pnpre 1Ile speed of trains and 
paIIEIemgs ...... w.. on N.!:. 
Railway. 

Vol. IT. 1899-11132, 1933, 1970-
2040. 

F~ of rearoupinl. and need 
to review the matter for in-
crease of ZOIIeS. 

Vol. n. J __ l~ lilia, 1970-
2040. 

Failure of the GG.emment to 
remOTe !he ,rievanees of ex-
efIange operators. 

Vol. n, 1899-1932. 1945. 1970-
2040. 

Failure et th.e Rawwa.3' to settle 
daimIJ against that and re-
hsal to make payment on 
.hnical eQjecrti6Mow. 

Vel. II, llW-lIau. 1M4. 1970-
2040. 

i'.luse to. lHinl tae Railway 
Nice loUt4er Kail .... y Admi-
JIIIist.ratiom and to merge it 
Wlith the Railway Security 
Poliee aci WatclL ud Ward 
Dqel'tllwilM. 

VGt. n.. L8QI.-l"'~ was, 1970-
2040. 

PWllre to construct a new rail-
WJIly ~ fIoOlD Si.rwlpppa in 
lIyllOre' -..e' to, J[arnool in 
Ailllara .. AWni ad Yemi-
ganur. 

Voi. 11', J899-1932, tINO, 1970-
2040. 

l'aih.l1'8 1'0 censtrt.Wt petirin, 
noms at Adoni Railway 
Staticm ef Soattlem Railway. 

Vol. II; 1--'1_, !MO. 1970-
2040. 

FailUre to construct retiring 
roCIIftIJ at ManthraJaoyam Road 
railway stillion . 

Vol. U; 1899-1932, lNO, 1970-
2040. 



INDZX- TO LOK SABflA DEBATES-PAR!' II 

iiAILWAY-B-O-A-RD .... '-: -c-on-t-cl-. ------:--RA-I-L-W-A-Y--B-O-ARD----:-c-on-td.---

Demands for Grants, 1956-57-Rail- Demands for Grants 1956-57..:....Rail-
ways: ccmtd. ways: ccmtd. 
Motions to reduce the Demand: Motions to reduce the Demand: 

ccmtd. ccmtd. 
Failure to construct Rudrapur- Failure to redress the injustice 

Deoria-Kasia-Nautanwa link done to a large number of ex-
before the Buddha Jayanti railway employees who had 
celebration to be held in May, provisionally opted for Pak-
1956_ istan. 
Vol. II, 1899-1932, 1935, Vol. II, 1899-1932, _ 1941, 

1970-2040. 1970-2040. 
Failure to extend the project Failure to reduce the frequency 

for Rudrapu?'-Deorla-Kushi- of accidents. 
nagar-Nautanwa railway line Vol. II, 1899-1932, 1934, 
up to Nawgerh along Nepal 1970-2040 .• 
border in vicinity of Lumbini Failure to run the Indian Rail-
the birth place of Lord way" more efficiently and 
Buddha. economically. 
Vol. II, 1899-1932, 1935, Vol. n, 1899-1932, 1935, 

19'70-2040. 1970-2040. 
Failure to give Assam special Failure to start the survey of 

compensatory allowancE' to the project for a new railway 
railway workers posted in line connecting Gorakhpur 
the Assam Zone. with Maharajganj-Nichland 
Vol. II, 1899-1932. 1945, and Siswa and Meharajganj 

1970-2040. and Phenudai with Sahjanwa 
Failure to give recognition to "ia Mehdawal. 

N.E. Railway Labour Union. Vol. II, 1899-1932, 1936, 
Vol. II, 1899-1932, 1945, 1970-2040. 

19'70-2040. Failure to start the survey of 
Failure to grant the Train Ex- the project for a new railway 

aminers higher grades of pay. line connecting Nautanwa 
Vol. n, 1899-1932, 1934, with Barhalganj "ia Nangarh, 

1970-2040. Balnll, Mehdawal, Sahjanwa, 
Failure to implement para. H55 Bansgaon, Sikriganj and Gola. 

of the Railway Acrident En- Vol. II, 1899-1932, 1946, 
quiry Committee's Report. 1970-2040. 
Vol. n, 1899-1932, 1945, Failure to tackle problems of 

1970-2040. overerowding in third class 
Failure to implement the re- travel. 

commendations of the Rail- Vol. II, 1899-1932, 1942, 
way Corruption Enquiry Com- 1970-2040. 
mlttee. Failure to take over the Shah-
Vol. II, 1899-1932. 1945,dara-Saharanpur Light Rail-

19'70-2040_ 
Failure to provide drinking 

water facUities to tbe staff at 
Tuggall railway station on 
the Southern Railway. 
Vol. II, 1899-1932. 1940, 

19'70-2040. 
"enure to provide sufftcient 

qtarters for the staft. 
Vol. n, 1899-1932, 1944, 

19'70-2040. 

way. 
Vol. II, 1899---1932, 1934, 

]970-2040. 
Formation of joint committees 

of workmen and officials for 
turn out, meintenance and 
operation at all levels to avoid 
wastage, pilferage, thefts, cor-
ruption and for better results. 

Vol. n, -1899-1932, 1938, 1970-
2040. 



TWIlLI"l'B TO FOURTDNTH bESSIONS. 1956 

RAILWAY BOARD: contd. 
Demands for Grants 1956-57-Rail-

ways: contd. 
Motions to reduce the Demand: 

contd. 
Grant of Assam allowance to 

the staff working at Lumding. 
Vol. II, 1899-1932. 1945. 1970-

2040. 
Grievances of Accounts Depart-

ment employees to North 
Eastern Railway. 

Vol. II, 1899-1932. 1942. 19'10-
2040. 

Grievances of the staff of the 
Assistant Engineer (Construc-
tion). Kalighat. Eastern Rail-
way. 

Vol. II. 1899-1932. 1942. 1970-
2040. 

Improvem~nts to Railway sta-
tions on the Jubbulpore-Itarsi 
section of the Central Railway. 

Vol. II. 1899-1932. 1943. 1970-
2040. 

Inadequacy of amenities to III 
class passengers and lack of 
sleeping accommodation. 

Vol. II. 1899-1932. 1937. 1970-
2040. 

Inadequate medical facilities to 
Rai1waymen. 

Vol. II. 1899-1932, 1936. 1970-
2040. 

InadvisibiIity of withdrawing 
any item from the terms of re-
ference of the one-man tri-
bunal set up in the dispute 
with Railwaymen. 

Vol. II, 1899-1932, 1938. 1970-
2040. 

Increase in freight rates. 
Vol. II. 1899-1932. 1936. 1970-

2040. 
Indifference towards represen-

t'ations made by compounders 
and dispensers working on 
railways. 

Vol. II, 1899-1932, 1942. 1970-
2040. 

Lack of adequate residential 
quarters for class III and class 
IV workers. 

Vol. n, 1899-1932, 1943. 1970-
2040. 

109 LSD.-36. 

RAILWAY BOARD: contd. 
Demands for Grants 19S6-57-RaiI-

ways: contd. 
Motions to reduce the Demand: 

co-ntd. 
Merger of full dearness allow-

ance with pay of the Rail-
wllymen. 

Vol. 11. 1899-1932, 1937. 1970-
2040. 

Need for bringing loco-sheds 
under the Factories Act. 

Vol. n. 1899-1932, 1941. 1970-
2040. 

Need for prohibition of smoking 
in III class carriages. 

Vol. II. 1899--1932. 1939, 1970-
2040. 

Need for revision of the DiSci-
pline and Appeal Rules guar-
anteeing right of personal 
hearing and proper enquiry 
before punishment. 

Vol. II, 1899-1932, 1939. 1970-
2040. 

Need for upgrading the selaries 
of station masters. > 

Vol. II 1899-1932. 1941, 1970-
• 2040. 

Need fOl; upgrading the salaries 
of train examiners staff. 

Vol. II. 1899-1932. 1941. 19'10-
2040. 

Need to appoint a Second Pay 
Commission to refix the pay 
scales of Railwaymen. 

Vol. n. 1899-1932. 1938. 19'10-
2040. 

Need to formulate the gauge 
policy of the railways. 

Vol. II, 1899-1932, 1945. 1970-
2040. 

Need to re-introduce the system 
of issue of return tickets. 

Vol. II, 1899--1932, 1942. 1970-
2040. 

Need to withdraw the safe-
guarding of lIecurity .rulell-
Railways. 

Vol. II, 1899-1932, 1937, 1970-
2040. 

Non-restoration of loop lines on 
the Nidadavolu-Naresapur 
Branch of Southern Railway. 

Vol. II, 1899-1932, 1938, 19'10-... 



INDEX TO LOK SABHA DJ:BA~PART D 

RAILWAY BOARD: coned. 
])emands for Grants 1956-57-Rail-

ways: contd. 
Motions to reduce the Demand: 

contd. 
Opening of a passenger halt at 

Etitkhoppaka between Re-
,upalem and Narasapatnam 
Road on the Southern Rail-
way. 
Vol. II. 1899-1932, 1939, 

1970-2040. 
Overbridges at Local crossings 

on the Jubbulpore-Itarsi sec-
tion of the Central Railway. 
Vol. II, 1899-1932, 1943, 

1970-2040. 
Passenger amenities. 
Vol. II, 1899-1932, 1944, 1970-

2040. 
Paucity ot passenger trains on 

the Central Railway. 
Vol. II, 1899-1932, 1944, 

1970-2040. 
Pay scales of the ori,inal N .E. 

Railway staff and their senio-
rity compared with the staff 
of other Railways. 
Vol. II, 1899-1932, 1933, 

1970-2040. 
Practice of the N.E. Railway of 

not calling staff above 50 
years of age for selection to 
L.G.S. posts. 
Vol. II. 1899-1932, 1934, 

1970-2040. 
Principles to be followed in the 

,construction of new lines. 
Vol. II. 1899-1932, 1939, 

1970-2040. 
Proposed increase in surcharge 

on goods traffic. 
Vol. II. 1899-1932. 1937. 

1970-2040. 
Railway Catering. 
Vol. II, 1899-1932. 1944, 1970-

2040. 
Reconstruction of Puri Railway 

station. 
Vol. II. 1899-1932, 1943. 

1970-2040. 
Reconstruction af the Board 
. . with representatives of the 

labour and other popular ele-
ments. 
Vol. II. 1899-1932, 1944. 

1970-2040. 

RAILWAY BOARD: contd. 
Demands for Grants 1856-57-Bail-

ways: contd. 
Motions to reduce the· Demand: 

contd. 
Refusal to recognise the National 

Federation of Indian Rail-
waymen as emerged out of 
the Madras convention held 
in May, 1955. 
Vol. II. 1899-1932, 1936, 

1970-2040. 
Refusal to restore recognition to 

the Southern Railway Labour 
Union. 
Vol. II, 1899-1932, 1936. 

1970-2040. 
Reinstate'llent of all Pakistan-

opted employe,~s end ,rant of 
full privileges to them. 
Vol. II. 1899-1932, 1940, 

1970-2040. 
Reinstatement of men discharg-
. ed under the safeguarding of 

Security Rules and in con-
nection with Trade Union 
activities. 
Vol. II. 1899-1932. 1940. 

1970-2040. 
Retrenchment of employees con-

trary to the provisions of the 
payment of wages Act. 
Vol. II. 1899-1932. 1938;-

1970-2040. 
Revision of Audit Inspectors of 

Deputy Chief Accounts Office, 
Secunderabad, Central Rall-
way. 
Vol. II, 1899-1932. 1945. 

1970-2040. 
Rounding off railway fares. 
Vol. II, 1899-1932, 1941, 1970-

2040. 
Sleeping Accommodation for II 

class passengers. 
Vol. II. 1899-1932. 1937. 

1970-2040. 
Sleeping accommodation for 

passengers. 
Vol. II. 1899-1932. 1943 • 

1970-2040. 
Slow-progress of Calcutta elec-

trification project. 
Vol. II. 1899-1932. 1943. 

1970-2040. 



. , 

TW&LrrH TO J'OURTUNTH SI'.8S10N8, 1956 
._-_ .... __ .-.-.. _--_._.-. __ ._- -----_._-_ .. _----. ----.- --_. 

lLAILWAY BOARD: contd. 
~mands for Grants 1956-57-Rail-

ways: contd.. 
lIotion.ll to reduce the Demand: 
. obfttd. 

Special pay admissible to Joint 
Directors and Deputy Direc-
ton. 
Vol. II, 1899-1932, 1936, 

1970-2040. 
State catering on Railways. 

Vol. II, 1899-1932. 1935, 1970-
2040. 

Third class waiting Rooms. 
Vol. II, 1899-1932, 1944, 1970--

. 2040. 
Trade Union democracy inside 

lndian Railways. 
Vol. II, 1899_1932, 1935, 

1970-2040. 
Trade Union rights to the Rail-

way Security Staff. 
Vol. II, 1899-1932, 1940, 

. 1970-2040. 
Unpunctuality of passenger 

trains on the Central Rail-
way. 
VOl. II, 1899-1932, 1944, 

1970-2040. 
Unsatisfactory conditions preva-

iling on the Shahdara-Saha-
ranpur Light Railway in 
regard to conditions of service 
of the staff and passenger 
amenities. 
Vol. II, 1899-1932, 1934, 

1970-2040. 
Unsatisfactory recruitment of 

Railway Sectional Offtcers to 
assist the Special Police 
Establishment to put down 
corruption in Railways. 
VOl. II, 1899-1932. 1939, 

. 1970-2040. 
Violation of trade union rights 

of rtiilway employees by 
refusing to negotiate with 
their real representatives. 
Vol. II, 1899-1932. 194.1, 

1970-2040. 
Demands for Supplementary Grants. 

tHS-I8-Railways. 
.' Vol. n, 2299--2342. 

RAILWAY BOARD: contd. 
Demands for Supplementary Grants, 

181H1-57-Railways. 
Vol. X, 3384-85, 3388---3401, 

3to5-l' . 
Motion to reduce the Demand: 

Functioning of Railway Adminia-
tration: 

Vol, X, 3403, 3405-55. 
Lack of attention to grievances 

of staff. 
Vol. X, 3403, 3405-55. 

Need to treat dearness allowance 
.. wages for purpose of com-
puting provident fund contribu-
tion and gratuity . 

Vol. X, 3403, 3405-55. 
Question of creating five posta of 

additional members in .-..:........ 
Vol. X, 1403, 340S-a1. 

RAILWAY BRIDGE(S): 
Demands for Grants, 1956-57-Rail-

.ays. 
Railway Board: 

Motion to reduce the Demand: 
. 'Overbrldges at level crOA-

ings on the Jubbulpore-
Uarsi section of the Central 
Railway. 

Vol. II. 1890-1932, IlKS, 
1970-2040. 

Report eontaining instructions isau-
ed to Railways about intrpectlOli 
of bridges-Laid on the Table.· 

Vol. Vm,5811. 
See also "Bridges". 

RAILWAY BUDGET: 
Se~ . ''Budget, . Railway" and "De-

rnandsfor Grants, 1956-57-Rail-
ways". 

RAn.WAY, BURDWAN-KATWA: 
Demands for Grants, 11l58-57-Rail-' 

way: 
Payments to Worked Lines and 

Others: 
Motion to reduce the Demand: 

N9n-purchnse of the varioUl 
'Iprivate owned Rallwaya 

more particularly the Kali-
ghilt-Falta Railway, 
Ahmedpur-Katwa Railway, 

Vol. II, 1891»-1932, 1948, 
1.7&-204.0. 



B.AILWAY CATERINO: 
Demands for Grants, 195e·5'1-Rail-

W&YI: 
Railway Board: 

Motion to reduce the Demana: 
Continuance of private eon-

traC!tors for catering in the 
dining ears on main lines. 

Vol. n. 1899-15132, 193'1, 
1970-2040. 

Railway catning. 
Vo:. II. 1899-1932, IM4. 

15170-%040. 
~tate catering on Railwaya. 

Vol. II, 1899-1932, 1935. 
15170-2040. 

Demands for Supplementary Grants. 
1956-57, Railways: 
Ordinary Working Ex:pen!1e8-

Miscellaneous Expenlles: 
Motion to reduce the Demand: 

Detail'! of additional provis-
ional for extension of de-
partmental catning. 

Vol. X. 3405-35. 
Presentation of Railway Budget. 

19311·5'1: 
Catering on Ra!lW8YS. 

Vol. I. 7l10. 

RAn.WAY. CENTRAL: 

Demands for Grants, 195f1-57-Bail-
.... aya: 
Ordinary Working r.xpenaea-

Operating Staff: 
Motions to reduce the Demand: 
l"aU~ to provide uniforms 

to conductor guards on 
--. 

Vol. II, 2134-56. 2159, 
21112-64. 2251-85. 

Oatemen at Level Crossings 
an --. 

Vol. II, 2134-56. 2159. 
2162-64. 2251-85. 

Ordinary Working Expen.tea-
Operation other than Staff 
and Fuel: 
Motion to reduce the Demand: 

Disparity in the expenses for 
handling etc. of goods and 
compensation fOr eoeda 

RAILWAY. CENTRAL: contcL 
Demand!. for Grants. 1958·11-

Railways: contcl. 
Ordinary Workin, ExpenseII-

Operation other than Staf! and 
Fuel: contd. 
Motion to reduce the Demand: 

contd. 
lost on damaged betweea 
two railways, -- and 
Western Railway. 
Vol. II, 2135-56, 2160, 2HII-

64,2251 __ . 
Railway Board: 

Motions to reduce the Demand. 
Booking Offtce at Itarsi June- . 

tion on the .• 
~.~ol. II. 1899-1932, 1"'. 

1970-2040. 
Improvements to Railway 

stations on the Jubbulpore-
Itarsi section of the --. 

Vol. n, 1899-1932, 1941, 
1970-2040. 

Overbridges at level crossings 
on the Jubbulpor~Itara 

Rection of the --. 
Vol. II, 1899-1932, 1941, 

1970-2040 
Paucity of passenger traiD8 c:. 

the --. 
Vol. II. 1899-1932, 1944. 

19'10-2040. 
Revision of Audit InspectOt'll 

of Deputy Chief Accountll 
Office, Secunderabad, --. 

Vol. II, 1899-1932, 1943, 
1970-2040. 

Unpunetuality of passenrer 
trains on the --. 

Vol. II, 1899-1932, 1944 .. 
1970-2040. 

Demands fOr Supplementary Grants, 
1956-57-Railways: 
Ordinary Working Expen_ 

Miscellaneous Expenses: 
Motion to reduce the Demand: 

Question of compensation re-
garding railway accidenw 
near Mehboobnagar on --
and Ariyalur on Southel'll 
Railway. 

Vol. X, 3404, 3405-6&. 
Motion for Adjournment: 

Strike of Railway employees in-
Vol. V, 89~7·5' 
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BAlLWAY COACH(ES): 

Demands for Grants, leISS-57-Rail-
ways: 
Ordinary Working Expenses-

Miscellaneous Expenses: 
Motion to reduce the Demand: 

Introduction of diesel coaches 
between On gale and Gudur 
on Southern Railway. 

Vol. 11, 2134-56, 2160, 
2162-64, 2151--85. 

Ordinary Working Expense:i-Re-
pairs and Maintenance: 
Motions to reduce the Demand: 

Dirty condition of carriages 
run between Rewari anti 
Hissar. 

Vol. II. 2041-78, 2083, 
2089-2133. 

Mamtenance of carriages on 
the Khandwa-Ajmer Sec-

tion of the Western Rall-
way. 

Vol. II, 2041-78, 2083, 
2089-2131. 

BAILWAY CONCESSION(S): 

Preocntation ot Railway Budget, 
1956-57: 
Travelling concessions for pub-

lic. 

RAILWAY 
STORES: 

Vol. I, 727-28. 

CO-OPERATIVE 

Demands' for Supplementary Grants, 
1956-57-Railways: 
Ordinary Working Expenses-· 

Labour Expenses: 
Motion to reduce the Demand: 

Subsidy paid to -- and need 
for providing a ,rOpp.T 
building for housing Con-
sumers Stores Cooperative 
Society at Secundrabad. 

Vol. X, 9405-55. 

RAll.WAY CORRUPTION ENQUIRY 
COMMrrrBE: 

Demands tor Grants, 1858-57-~1-
ways: 
Railway Board: 

Failure to implement the 
recommendatio.. of the 

Vo1. II. 1899-1932, 190. 
1971).·-2840 

RAILWAY DIVISIONAL SYSTBM: 

Demands for Supplementary Grang, 
1955-57-Railways: 
Ordinary Working Expe.,...... 

Administration: 
Motion to reduce the Demand: 

Delay in introduction of 
Divisional System in var-
ious Zones. 

Vol. X, 3403, 3405-55. 

RAlLWAY, EASTERN: 

Demands for Grants, 1956-57 -Rail-
ways: 
Railway Board: 

Motions to reduce the Demand: 
Appointment of Civil Engine-

ers as Deputy Gpneral 
Xanagers, Personnel en the 
Eastern and Soutn-Easttlra 
Railways. 

Vol. II, 1899-1932, 19~8 

1970-2040: 
Continued neglect of Sealdah 

Station, -- and its p.n-
virons. 

Vol II, 1899-1932, 1942, 
1970- ·20.0. 

Grievances of the stat! of the 
Assistant Engineer lCon-
struction), Kalighat. -'-

VOl. II, 1899-1932. 19t%, 
:= 1870--2046. 

RAILWAY EFFICENCY BUREAU: 

Presentation of Railway Budget, 
1956-57: 
Activities of. 

Vol. 1, 'fII. 



INDEX ro LOll: SABRA DJlBAns-t'AR!' II' 

RAILWAY EMPLOYEE(S): 

D~mands for Grants, 1956-57-Rail-
ways: 
Open Line Works-(ReveI~ue)-

Labour Welfare: 
Motions to reduce the Demand: 

Acute shortage of wllter and 
electric supply in Golden 
Rock and Erode Railway 
colonies. 

Vol. II, 2291-07. 
Inadequate medil'al and 

health facilities and fa:lcre 
to develop OWn sl'!na1.ori'l. 

Vol. II, 2292-97. 
tnadequate residenti?l qual'-

ters for claso; IV st~ff. 
Vol. 11, 22~]-9·j'. 

Ordinary Working ExpenJe'I-
Administration: 
Motion to reduce the Of.!mltt"d: 

Appointment of Chief Secu-
rity Officer, Northern Rail-
way Zone. 

Vol. TI. 2041-'78. 20P2, 
20139-2133. 

Confirmation of Ternponry 
staff. 

Vol. n. 2041-· 711. 2080, 
~N!!J-21~3. 

Disregard of Seniority in the 
promotion of T.T.E.'s. on the 
S.E. Railway. 

Vol. II. 2041-'11;. 2080. 
~89-2133. 

Grant of island allowance to 
the emDlovees worl;:ing 1ft 
the Willingdon Island, 
Cochin. 

Vol. II, 2041-·7~. 20£:1, 
2089-2133. 

Paying casual labour at mur-
ket rate inst~ad of the milli-
mum recommended by the 
Central Pay Commi!>sicn. 

Vol. II. 2041-78, '!082, 
2nS9-2133. 

Protection of house-rent 
allowance and arrf'ars there-
of to Railwaymen due to 
cut effected on merger of 
halt dearness allowance 
with pay in ·C'al'call. 

Vol. n. 2041-78, 2081, 
2089-213.3. 

RAILWAY EMPLOYEE(S): contd. 

Six hours duty for loco ADd 
workshop clerks. 

Vol. II. 2041-'7~, 2081. 
20P9-213S. 

Ordinary Working Expenses-
Labour Welfare: 
Motions to reduce the Demand: 

Failure to provide q'lnrtcrs to 
staff at Adoni, Nagarur, 
Molagavalli, Aspori. Nauch~ 
erta, Bantavahat. Berinahal, 
Ulindkonda. Bethlimcherla. 
Dhone, Moddikera, TuggaU. 
Pendegal and Malvala Stat-
ions of Southern Rallw:1,.V. 

V,,}, II, 2134-511, !!lG2-64, 
~251~5. 

Grant of one year's l(,nve with 
full pay to T.B. patienb 
among railwaymen for 
treatment. 

Vol. II. 2134-56. 2162-64. 
:!251-85. 

Provision for education ot 
children of -- on the 
Western Railway. 

Vol. II, 2134-56, 2181, 
2162-64. 2251-15. 

Ordinary Working Expenses-
Operating Staff: 
Motions to reduce the Demand: 

Abolition of casu'll labour 
system of recruitment. 

Vol. II, 2134-~6. 2159, 
2162-64, 2251--81. 

Block in promotion due tlJ 
re::ruitment of new ml'ln. 

Vol. II, 21M-56. 213', 
2162-64, 2251--8S. 

Confirmation of all temporary 
promotions on Southeru 
Railways. 

Vol. 0, 2134-56. 21!''7. 
2162-64 . .;:251-85. 

Failure to provide uniforms 
to conductor guards on 
Central Railway. 

Vol. TI, 2131---56. 2159, 
2162-84, 2251-85. 

Ga.tamen at .level crossings Oll 
Central RaiJways. 

Vol. 0, 2134-56, ..2151. 
2162-64, 2251--81. 
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RAILWAY EMPLOYEE(S): contd. 

Ordinary Working Expenses-Lab-
our Welfare: contd. 
Motion to reduce the Demand: 

contd. 
Grant of communal holidays 

to open line stat!. 
Vol. II, 2134-56, 2157, 

2162--64. 2251--85. 

Inadequate leave reserves 
for operating s'Aff. 

Vol. 11,2134-56, 2157, 
21~2-(l4. 2251-85. 

Need to raise the lowest level 
of pay of clerks to Rs. 80-
220 from the prer.ent s(;ale 
of. pay of Rs. 5:1-130. 

Vol. 11, 213·1-:16, 2159, 
21132-:34, 2:251-· 85. 

Non-provi~ion 01: l't:nning: 
allowances to T.A.G.Cs. on 
Western Railway. 

Vol. II, 2134--56, 2157, 
2162-64, !l2!i1--85. 

Protection of existing pay qJ 
employees found medically 
unfit for certain cater-ories 
but declared fit for other 
duties. 

Vol. II, 2134-56, 2158, 
2162-64, 2251-85. 

Reclassification of pay scales 
of firemen, rolling stock-
men, gangmates etc. accord-
ing to nature of work 
actually done. 

Vol. II. 21M--56, 211;7, 
2162-64, ~~:l51--85. 

Restoration of foo\~ l'()ncc~s

ion to the catering stalT of 
Railway refreshment r.)oms. 

Vol. II. 2134-56, ?']5P, 
2162-64, 2251-85. 

Supply of foot-wears and uni-
forms to gangmen. 

Vol. II. 2134-56, 2158, 
2162-64, 2251--85. 

Transfer of gangmen willing 
to be absorbed as unskilled 
labour in workshops and 
Ioeo-sheds. 

Vol. n, 2133-56, 2158. 
2162-64, 2251-85. 

RAILWAY EMPLOYEE(S): contd. 
Ordinary Working Expenses-

Repairs and MaintenBnt.'e: 
Mo ion to reduce the Demand: 

Inadequacy of leave reserve. 
in workshops and Loco-
sheds. 

Vol. n, 2041-78, 2083, 
2089-2133. 

Railway Board: 
Motions to reduce the Demand: 

Abolition of examination for 
promotion to ,RI. 80-220 

grade for accounts staff. 
Vol. II, 1899-1932, 1941, 

1970-2040. 
Advisability of authorising 

General Managers to 
appoint a certain percent-
age of class III employees at 
their discretion. . 

Vol. II, 1899-1932, 1939, 
. 19.70-2040. 

Anomoly of direc'ing em-
ployees in certain cases to 
appear for examination a 
second time for selection '0 
a. higher grade ,when the 
employee .was declared to 
have pused the test once. 

Vol. II, 1899-1932, 1938, 
1970-2040. 

Conditions of service of the 
Railways Ministerial Staff. 

Vol. II, 1899-1932, 1933, 
1970-2041). 

Conditions of service of Cll'~ 
running staff on Indian 
Railways. 

Vol. II, 1899--1932, 1933. 
1970-W40. 

Delay in disposing of com-
plaints of the stat!. 

Vol. II, 1899-1932, 193", 
1970-2040. 

Delay in settling cases of 
Railway workers which it 
sometimes as 19 years. 

Vol. II, 1899-1932, 1941, 
1970-2040. 

Demand for revision of pay 
scales. 

Vol. II, 1899-1932, IMJ, 
1970-2040. --- ." .... ------------. -_._-_. -----
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RAn.WAY EMPLOYEE(S): conta. 

Railway Board: contd. 
Motions to reduce the Demand: 

cORta. 
Discipline among railway 

staff. 
Vol. II, 1899-1932, 1944, 

1970-204U. 
Evolution of a correct policy 

of granting recognition to 
Trade Union and Federation 
of Railwaymen. 

Vol. II, 1899-1932, 1937, 
1970-2040. 

Failure of the Government to 
remove the grievances at 
Exchange operators. 

Vol. II, 1899-1932, 194~, 
1970-2040. 

Failure to give Assam spectal 
compensatory allowance to 
Railway workers posted In 
the Assam Zone. 

Vol. II, 1899-1932, 1945, 
1970-2040. 

Failure to grant the train 
examiners higher grades 
of pay. 

Vol. II, 1899-1932, 193~, 
1970-2040. 

Failure to provide drinking 
water facilities to the staff 
at RuggaIi railway station 
on the Southern Railway. 

Vol II. 1899-1932, 1940, 
1970--2040. 

Failure to provide sl,fficicnt 
quarters for the staff. 

Vol. II, 1899-1932, 1934, 
1970-2040. 

Failure to redress the in-
justice done to a large 
number of ex~Railway em-
p]oyees who have provision-
ally opted for Pakistan. 

Vo1. n, 1899-1932, 1941, 
1970-2040. 

Grant of Assam allowance to 
the staff working at 
Lumbdlng. 

Vol. II, 1899-1932, 11M!!, 
1970-2040. 

,prlevances of Accounts De-
partment employees to 
North-Eastern Railway. 

Vol. II, 1899-1932, 1942, 
1970-2040 .. 

RAILWAY EMPLOYEE(S): contcl. 
Railway Board: conta. 

Motions to reduce the Demand: 
cORta. 

Grievances of the staff of the 
Assistant Engineer (Con-
struction), Kalighat, Eastern 
Railway. 

Vol. II, 1899-1932, 194%. 
1970-2040. 

Inadequate medical facilities 
to Railwaymen. 

Vol. II, 1899-1932, 1936, 
1970-2040. 

Inadivisibility of withdrawin& 
any item from the terms of 
referE'~ce of the one-man 
tribunal set up in the dis-
pute with Railwaymen. 

Vol. II, 1899-1932, 1938, 
1970-2040. 

Indifference towards re-
presentations made by 
compounders and dis-
pensers working on rail-
ways. 

Vol. II, 1899-1932, 1942, 
• 1970-2040. 

Lack of adequate residential 
quarters for class III and 
class IV workers. 

Vol. II, 1899-1932, 1943, 
1970-2040. 

Merger of full dearness allow-
ance with pay of the Rail-
waymen. 

Vol. II, 1899-1932, 1937, 
1970-2040. 

-' 

Need for revision of the Dis-
cipline and Appeal Rules 
guaranteeing right of per-
sonal hearing and proper 
enquiry before punishment. 

Vol. II, 1899-1932, 1939, 
1970-2040. 

Need for upgrading the sala-
ries of train examiners sta1t 

Vol. II, 1899-1932, 1941, 
1970-2040. 

Need to appoint a Second Pay 
Commission to refix the pay 
seales of Railwaymen. 

Vol. II, 1889-1932, 1938, 
1970-20*. -----------------_ .. --_ .. --.-
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RAILWAY EMPLOYEE(S): contd. 

Railway Board: contd. 
'Motions to reduce the Demand: 

contd. 
Pey scales of the original N.E. 

Railway staff and their 
seniority compared with the 
staff of other Railways. 

Vol. II, 1899-1932, 1933, 
1970-2040. 

Practice of the North Eastern 
Railway of not calling staff 
above 50 years of ege for 
selectiOn to L.G.S. posts. 

Vol. II, 1899-1932, 1934, 
1970-2040. 

Reinstatement of all Pakistan-
opted employees and grant 
of full privileges to them. 

Vol. II, 1899-1932, 1940, 
1970-2040. 

Re-instatement of men dis-
charged under the safe-
guarding of Security Rules 
and in connection with 
Trade Union activities. 

Vol. II, 1899-1932, !940, 
1970-2040. 

Retrenchment of employees 
contrary to the provisions 
of the Payment of Wales 
Act. 

Vol. II, 1899-1932, 1938, 
1970-2040. 

Special pay admissible to 
Joint Directors and Deputy 
Directors. 

Vol. II, 1899-1932, 1936, 
1970-2040. 

Trade union rights to the 
Railways Security Staff. 

Vol. II, 1899-1932, 1940, 
1970-2040. 

Unsatisfactory conditions pre-
vailing on the Shahdara-
Sahare.npur Light Railway 
in regard to conditions of 
service of the staff and pas-
senger amenities. 

Vol. n. 1899-1932, 1934, 
19'10-2040. 

RAILWAY EMPLOYEE(S): contd. 
Railway Board: contd. 

Motions to reduce the Demand: 
contd. 

Unsatisfactory recruitment of 
Rail way Section Officers to. 
assist the Special Police 
Establishment to put down 
corruption in Railways. 

Vol. II, 1899-1932, 1939, 
1970-2040. 

Upgrading the salaries ot 
Station masters. 

Vol. II, 1899-1932, 1941, 
1970-2040. 

Violation to trade union rights' 
of -- by refusing to nego-
tiate with their real repre-
sentatives. 

Vol. II, 1899-1932, 1941,. 
1970-2040. 

Demands for Supplementary Grants,. 
1956-57-Railways: 
Railway Board: 

Motion to reduce the Demand~. 
Lack of attention to griev-

ances of staff. 
Vol. X, 3403, 3405-55. 

Motions for Adjournment: 
Strike of -- in Central Railway. 

Vol. V, 8957-58. 
Presentation of Railway Budget, 

1956-57: 
Medical treatment facilities. 

Vol. I, 73'1-38; 
Participation of workers in manage-

ment. 
Vol. I, 739-40. 

Training and recruitment of --
employees. 

Vol. I, 736-37. 
RAILWAY, EX. SOUTH INDIAN: 

Demands for Grants, 1958-57 
Railways: 
Ordinary Working Expenses 

Operating staff: 
Motion to reduce the Demand: 

Shortage of coal khalasles in 
all loco-sheds on --. 
Vol. II, 2134-56, 2158, 21ft 

. -64, 2251-81 .. 
--_._-------
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RAILWAY FARES: 
Demands for Grants, 1956-57 

Railwayt: 
Ordinary Working Expenses 

Administration: 
Motion to reduce the Demand: 

Non-provision of concession 
fares for the Pushkar Fair 
at Ajmer. 
Vol. II, 2041-78, 2080, 2089 

-2133. 
Railway Board: 

Motion to reduce th~ Demand: 
Rounding of --, 

Vol. II, 1899-1932, 1941, 1970-
2040. 

XAU.WAY FLAG STATION(S): 
Demands for Grants 1956-57 --

Rai1ways: 
Open Line Works -- (Revenue) 

__ Other than Labour Wel-
fare: 

Motions to rcdw:e the Demand: 
Continuance of -- in their 

present form of Ran Road, 
Tharod, Barai'la and Kach-
nare. 

Vo1.TI, 1899-1932, 1948, 
1970-2040. 

Non-provision of flag stations 
at Jamunia and Daru on the 
Western Railway. 

Vol. II, 1899-1932, 1945, 
1970-2040. 

'RAILWAY FREIGHTS: 
Demands for Grants 1956-57 --

Rallways: 
Railway Board: 

Motion t.o reduce the Demand: 
Increase in freight rates. 

Vol. II, 1899-1932, 1936, 
1970-2040. 

ltAILWAY GOODS TRAFFIC: 
Demands for Grants 1956-57·--

Railways: 
Railway Board: 

Motion to reduce the Demand: 
Proposed increase. in sur-

charge on goods tramc. 
Vol. II, 1899-1932, 1937, 

197G-2040. 
Presentation of Railway Budget, 

1956-57. 
Goods Trame, increase in. 

Yolo I, 725-27. 

KAILWAY HOSPITAL(S): 
Demands for Gran ta, 11158 .... 7 

Railways: 
Ordmary Workin, Expena .. 

Labour Welfare: 
Mot~ons '0. reduce the Demand: 

Appointment of '!ady-doctol'iJ 
in each --, 
Vol. 11, 2134-56, 2161, 216~ 

64, 2251-85. 
Establishment of Workmen's 

Advisory Committees for 
each -- and dispensary. 

Vol. II, 2134-56, 2161, 
216~4, 2251--85. 

Insufficient medicines to --
and dispensaries. 

Vol. II, 2134-56, 2161, 
2162-64, 2251-a5. 

Need for immediate openinl 
of m·aternity wards in --, 
Golden Rock. 

Vol. II, 2134-56, 2181, 
2162-64, 2251-85. 

Shortage of doctors and 
medical staff in --. 

Vol II. 2134-56, 2161, 
2162-64. 2251-85. 

RAILWAY, KALIGHAT FALTA: 
Demands for Grants 1956-57-

Railways: 
Miscellaneous Expenditure: 

Motion to reduce the Demand: 
Failure to nationalise--
Vol. II, 1899-19'32, 1947, 1970 

-2040. 
Payments to Worked Lines and 

Others: 
Motions to reduce the Demand: 
Non-purchase of the various prl-

v.ate-owned Railways more 
particularly the -- Ahmedpur 
Katwa Railway and tke Burd· 
wan Katwa Rai'lway. 

Vol. II, 1899-1932, 1948, 
1970-2040. 

Taking over of --. 
Vol. II, 1899-1932, 1948, 1970-

2040. 
Working of the -- with parti-

cular !'eference to its dealinp 
with passenliter~ end employees. 
Vol. II, 1899-1932, 1948, 197G-

2040 
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RAILWAY LEVEL CROSSINGS: 

.. 

Demand. for Grants, 1956-57 
Railways: 
Ordinary Work,ing Expenses 

Operating Staff: 
Motion to reduce the De~nd: 

Gatemen at level crossing. on 
Central Railway. 

Vol. II, 2134-56, 2159,2162-
64, 2251-85. 

RAILWAY LINE(S): 

Demandli for Grants 1956-57--
Railways: 
Construction of New Lines 

Capital and Depreciation Re-
serve Fund: 
Motions to reduce the Demand: 

Failure to open new line con-
necting Lakshmikantapur to 
Kakdwip. 

Vol. II, 1899-1932, 1950, 
1970-2040. 

Failure to open new line from 
Santragachi to Arambagh 
via Khanakul and also from 
Tarakeswar to Arambagh. 

Vol. II. 1899-1932, 1950. 
1970-2040. 

Construction of New Lines-
Capital and Depreciation Fund: 
Motion to reduce the Demand: 

Survey of Kazipet-Macherla-
Nellor Line. 

Vol. II, 1899-1932, 1949. 
1970-2040. 

MiAceUaneous Expenditure: 
Motion to reduce the Demand: 

Delay in carrying out the doub-
ling of Delhi-Mqthura line and 
inadeouate provi!!ion therefor. 
Vol. II, 1899--1932, 1946, 1970 

-2040. 
Extending of the Sealdah-Lakshml-

kantapur line upto kakdwip. 
Vot II, 1899-1932, 1947, 1970-

2040. 
Jtai1way Board: 

Motions to reduce the Demand: 
Extreme .overcrowding on the 

Gorakhpur-Nautanwa and Go-
rakhpur~Chitaunl branch Unes. 

RAILWAY LINE(S): ccmtd. 
Denwlds for Grants, 1955-57-Rall-

ways: contd. 

Railway Board: contd. 
Motions to reduce the Demand: 

contd. 

Faiiureto construct a new -- frOID 
Siruguppa in Mysore State to 
Kurnoo) in Andhra via Adoni and 
Yemmiganur . 

Vol. II, 1899--1932, 1940, 1970-
2040. 

Failure to extend the project tor 
Ruderpur - Deoria - Kushinaaar-
Nautanwa railway line upto 
Nawpsh along Nepal border in 
vicinity of Lumbini, the birth 
place of· Lord Budd)ta. 

Vol. II, 1899-1932, 1935, 1970-
2040. ., 

Failure to start the survey of t.'l~ 
project for a new railway line 
connecting Gorakhpur with 
Maharajganj, Nichlaud and Siswa 
and Meharajganj and Phanuda 
with Sahjanwa via Mehdawal. 

Vol. II, 1899-1932, 1938, 1976-
2040. 

Fai1ure to start the surveY' of the 
project for a new railway line 
connecting Nautanwa with Barhal-
Ganj, via Naugarh. Bausi Mehda-
wal Sahjanwa, BanBgaon, Sikri-
ganj and Go1a. 

Vol. II, 1899--1932, 1936, 1970-
2040. 

Non-restoration of loop lineS on the 
Nidadavolu Narasapur Branch of 
Soutnern Railway. 

Vol. II, 1899-1932, 1938, 1970-
2040. 

Principles to be followed. in the 
construction of new line •. """. 

Vel. II, 1899--1932, 1939, 19~ 
2040.',. 

Preeentation of Railway Budget, 
l1mS-57: 
Construction and aurvey 01 new 

linea. Vol. II, 1899--19::12, 1935, 
19'70-2040. -- --"~---.------------

Vel. I, 721-1'\ 
._, -. _.,.---
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JlAlLWAY LOCOMOTIVlIl(S): 

Demand. for Grants 1956·1'7--
Railways: 
Ordinary Working ~ --

Administration: 
Motion to reduce the Demand: 

Inefficiency in the locomotive 
Department. 

Vol. II, 2041-78, 2079, 
2089--2133. 

Ordinary Working Expenses--
Repairs and Maintenance: 
Motions to rf'du~~ the Demand: 

Maintenance :Jf l!arrow-gauge 
and meter-gauge engines on 
the Western Railway. 

Vol. II, 2041-78, 2083, 2089 
-2133. 

Slackness in the maintenance of 
locomotives: 

Vol. II, 2041-78, 2083, 2081--
2133. 

Rail..-ay Board: 
Motions to reduce the Demand: 

Conditions prevailing in Ajmer 
workshop in relation to manli-
facture of engines. 

Vol. n, 1899-1932, 1942, 
1970-2040. 

Continued importation of valu3bl~ 
parts for each locomotive manu-
factured at Chittaranjan. 
Vol. II. 1899-]932. 1943, 1970-

2041. 
Presentation of Railway Budget, 

1956-57: 
Production of --. 

Vol. I, 734_ 
Report of Tariff Commission on 

prices of locomotives. and boilers, 
and Government resolution there-
on -- Laid on the Table. 

Vol. X, 2071-72. 

RAILWAY LOCO-SHEDCS): 
Demands for Grants. 1956-57 

Railways: 
Ordinary Working Expenses 

Repairs and Maintenance: 
Motion to reduce the Demand; 

Inadequacy of leave re.erve. 
in workshops and loco-sheds. 

Vol. n, 2041-78, 2083, 
208t-2133. 

RAILWAY LOCO-SHEDS(S): contd. 
Railway Board: 

Motion to reduce the Demand: 
Need for bringini loco-sheck 

under the Factories Act. 
Vol n. 1899-1932. 1Wl. 

1970-21KO. 
RAILWAY. NORTH-EASTERN: 

Demands for Grants 1956·57--
Railways: 
Railway Board: 

Motions to reduce the Demand: 
Failure of Government to 

improve the speed of train!l 
and passenger amenitie. OD -, 

Vol. II. 1899-1932. 1933, 
1970-2040. 

Grievances of Accounts De-
partment employees to --. • 

Vot n. 1899-1932, 1942. 1970-
2040. 

Pay scales of the original --
staff and their seniority com-
pared with the staff of other 
Railways. 

Vol. II. 1899-1932, 1933, 1970-
2040. 

Practice of the -- of not call-
ing staff above 50 years of ag~ 
for selection to L.G.S. postf>. 

Vol. II, 1899-1932, 1934, 1970-
2040. 

RAILWAY, NORTH-SOUTHERN: 
Demands for Grants, 1956-57 

Railways: 
Ordinary Working Expenses --

Administration: 
Motion to reduce the Demand: 

Formation of a separate zone 
for Andhra and Hyderabad 
States, comprising former 
M S.M. and --. 

Vol. II, 2041-78, 2081, 
2089-USS. 

RAILWAY OFFICER(S): 
Demands for Grants, 1956-57--

Railways: 
Ordinary Working Expenaes-Ad-

ministration: 
Motion to reduce the Demand. 

Equation of post and fixation 
of seniority of Ex-State --
17iI-a-vi~ Indian Govem-
m.ent·--. 

Vol. II, 2041-78. 2081. 
2089-21IS_ ,. 
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RAILWAY OFFICER (S): contd. 
Ordinary Working Expenses 

Operating Staff: 
}dation to reduce the Demand: 

Condition of service of assistant 
station masters and station 
masters on Western Railway. 

Vol. II, 2134-56, 21!l7, 2162-
84, 2251-85. 

Presentation of Railway Budget, 
1956-57: 
omcers of the Ex-State Railways, 

fitting in of. 
Vol. I, 73!1-36. 

aAlLWAY PASS(ES): 

Demands for Grants, 1956-!I7 --
Travancore-Cochin: 
Tranl!)Ort Schemes: 

Motion te reduce ~he Demand: 
Failure to issue passes to the 

members of the fami1y of 
transport workers, as done 
in the Railways. 

Vol. V, 8301, 8314-46. 

RAILWAY PASSENGER AMENI-
TIES: 

Demands for Grants, 1956-57 --
Railways: 
Open Line Works -- Develop-

ment Fund: 
Motion to reduce the Demand: 

Insanitary and primitive types 
of latrines and scarcity of 
urinals for III class pas-
eengers. 

Vol. II, 2292-97. 
Ordinary Working Expenses-

Administration: 
Motion to reduee the Demand. 

Inconvenience suffered by pas-
sengers due to three tiers 
sleeping berths in third class 
and failure to provide ladders 
for getting into upper berths 
in '811 classel. 

Vol. II, 2041-78. 2082, 2089 
-2133. 

Railway Board: 
Motions to reduce the Demand: 

Failure of Government to im-
prove the speed of trains and 

RAILWAY PASSENGER AMENI-
TIES: contd. 

Demanda for Grants, 19IJ8-57-Rail-
waYI: c""tcL 
Railway Board: contd. 

Motion to reduce the Demand: 
contd. 

palaen,er ameniti~ on N.E. 
Rai'lway. 

Vol. II, 1899-1932, 193., 
1870-2IKO. 

Inadequacy ot amenities to ill cia. 
pallenpn and lack ot sleepinc 
accommodation. 

Yo1. n, 188D-19S2, 1837, 1970-
2040. 

Passenger amenitiel. 
Vol. II, 189t-1132, 1844, 1870-

2040. 
Sleeping accommodation tfi)r n 

clau passengen. 
Vol. II. 1889-1932, 1937, 1970-

2040. 
Sleeping accommodation tor pu-

IJ'engers. 
Vol. II, 1819-1832, 1943, 1970-

2040. 
Unll8tisfactory conditions prevailing 

on the Shahdara-Saharanpur Light 
Railway in regard to condition. 
al service of the sta1f and pu-
senter amenities. 

Vol. II, 1889-1932, 1934, 1970-
2040 

Presentation of Rallway 
1858-G7: 
Passenger's amenities. 

Budget, 

Vol. I, 728-11. 

RAILWAY QUARTER(S): 
See "Housing". 

RAILWAYS, RECRUITMENT TO: 
Demands for Grants, 1956-57 --

Railways: 
Ordinary Working Expenses --

Administration: 
Motion to reduce the Demand.: 

Inefftcient method of recruit-
ment by the Railway Ser-
vice Commission, Bombay. 
Vo'. II, 2041-78, 2079, 208D 

-2131. 
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ItAILWAYS, RECRUITMENT TO: 
tontd. 
Rallway Board: 

Motion to reduce the Demand: 
Unsatisfactory recruitment of 

Railway Sectional Officers to 
assist the Special Police 
Establishment to put down 
corruption in Railways. 

Vol. II, 1899-1932,1139, 1970 
-2040. 

RAILWAY REF RES H KENT 
ROOM(S): 

Demands for Grants, 1951-57 
Railways: 
Ordinary Working Expenses 

Operating Staff: 
Motions to reduce the Demands: 

Restoration of food concession 
to catering stat! of -. 

Vol. II, 2134-56, 2159, 
2182-64, 2251~5. 

RAILWAY REGROUPING: 

Demands for Grants 1958-57 
'Railways: 
Railway Board: 

Motion to reduce the Demand: 
Failure of regrOUping and need 

to review the· matter fat in-
crease of· Zones. 

Vol. II, 1899-1932, 1938, 
1970-2040. 

RAILWAY RETIRING ROOM(S): 

Demands for Grants 1956-57--
Railways: 
Railway Board: 

Motions to reduce the Demands: 
Failure to construct retiring 

rooms at Adoni Railway 
Station of Southern Ranway. 

Vol. II. 1899-1932, 1940, 
1970-2040. 

Failure to construct retiring 
rooms at Manthralayam 

. ,Road railway station. 
"\Tol. II, 1899-1932. 1940, 

1970~2040. 

RAILWAY, SALOON(S): 

Demands for Supplementary Granu. 
1958·57: 
Cabinet: 

Motion to reduce the Demand: 
About the increaSing appoint-

ment of Ministers and Uft-
necessary use of saloons. 

'Vol. X, 3135-68, 3169, 31U 
-If. 

RAILWAY SCHOOLS: 

See "Educational Institutions". 

RAILWAY SECURITY FORCE: 

Demands for Grants 1956-57 
Railways: 
Miscellaneous Expeneiture: 

Wotion to reduce the Demand: 
Futility of keeping a separa~ 

police eStablishment. 
Vol. II. 1899-1932, IMY. 

197~Z04l. 

Ordinary Working Expensell--
Administration: 

'. Motions to reduce the Demand: 
Appointment of Chief Secu-

rity Officer, Northern Rail-
way Zone. 
Vol. II. 2041--78. 2082. 208. 

-213'. 
Inefftciency and corruption in t~e --. 

Vol. II, 2041-78. 20T9, 2080-
2113. 

Punishment to anci transfers of --
personnel. 

Vol. II, 2041-78, 2081. 2089-
2111. 

Railway Board: 
Motions to reduce the Demand: 
, I P'ai1ure to bring the Railway 

Police under Railway Admi-
nistration and to ·merge it 
with RaHway Security Police 
and Watch and Ward Depart-
ment 

Vol. II, 1899-1932, 1931, 
1970-2041. 

Presentation of Railway Budget, 
1956-57: 
Seeurlty or,anisation. 

Vol. I. 7H. 
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RAILWA Y .. SERVICE COMJ.fJS-
SION(S): 

Demands for Grants 1956-67--
Railways: 
Railway Board: 
lIIotion to reduce the Demand: 

Appointment of persons over 65 
years of age as members of 
-- and posting them to the 
zone to which they belong. 

Vol. n, 1899-1932, 1939, 
1970-2040. 

RAILWAY SERVICE COMMISSION, 
, BOMBAY: 

Demands tor Grants 1958-57--
Railway: 
Ordinary Working Expenles --

Administration: 
I/Iotions to reduce the Demand: 

Corruption in the '_. -. 
Vol. II; 2041-78, 2079, 

, i '2089-2133. 
. .I 

Inetftcient method of recruitment of 
the --. 

Vol. II, 2041-78, 2079, 2089-
2133. 

RAILWAY SERVICE COMMISSION, 
CALCUTTA: 

Demands for Grants 1956-57 
Railway: 
Ordinary Working Expenses 

Administration: 
Motion to reduce the Demands. 

Untair selection by the --. 
Vol. II, 2041-78, 2080, 2089 

-2133. 

RAILWAY SERVICES (SAFEGUARD-
ING NATIONAL SECURITY) 
RULES, 1953: 

Demands for Grants 1958-57--
Railways: 
Ranway Board: 

Motion to reduce the Demand: 
Arbitrary use of the --. 

Vol. n. 1899-1932, 1941. 
1970-2040. 

RAILWAY, SHADARA-SAHARAN-
PUR LIGHT: 

Demands for Grants 1956-57 -_. 
Railways: 
Railway Board: 

Motions to reduce t~e Demand: 
Failure to take over the --. 

Vol. II, 1899-1932, 1934" 
1970-2040. 

Unsatisfactory conditions prevailinJ; 
on the -- in regard to conditiona. 
of service of the staff and pas-
MInger amenities. 

Vol. II, 1899-1932, 1934, 1970-
2840: 

RAILWAY SLEEPER(S): 
Demands for Grant.. 1956-57--

Railways: 
Ordinary Working Expenses --

Administration: 
Motion to reduce the Demand: 

Need to start a sleeper makin~ 
plant with arrangement for 
treating wood at Kallai in 
Malabar. 

Vol. IT, 2041-78, 2083, 
2089-213J~ 

RAILWAY, SOUTH EASTERN: 
Demands for Grants 1956-57 

Railway: 
Ordinary Working Expenses, 

. Administration: 
Motion to reduce the Demand: 

Disregard of Seniority in the-
promotion of T.T.E's Oft 

the --. 
Vol. IT,·2041-78. 2080,. 

2089-2133. 
Ordinary Working Expenses--

Labour Welfare: 
Motion to reduce the Demand: 

. Expenses on health and welfare-
services ot --. 

Vol. II, 2134-56, 2160, 216:t 
. --64, 2251-85. 

Railway Board: 
'Motion to reduce the Demand: 

Appointment of civil Engineers 
'QS Deputy General Managers, 
Personnel on the Eastern and 
South-Eastern' Railways. 
Vol. IT, 1899-1932, 1938, 1970 

-2040. 
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AAILWAY, SOt1THBRN: 
Demands for Grants, 1955-57-Rail-

ways: 
Ordinary Working Expenseti·-

Labour Welfare: 
Motions to reduce the Demand: 

:Failure to provide quarters to 
staff at Adoni, Na,arur. 
Molqavalli, Aspari, N.au-
cherla, Bantanahat, Berma-
hal, Ulindkonda, Betham-
c!lerla, Dhone, Maddikera, 
Tulia'll, Pendekal and 
Malyala Sta~ions of --. 

Vol. II, 2134-56, 2162-
64, 22151-85. 

Provision of a dispensary at 
Olavakkot --, for rail-
weymen. 

Vol. II, 2134-56, 2161, 2182-
M, 2%151-85. 

Separation of administration 
of cleaning, sweepinl etc. ot 
entire railway colony --
Golden Rock- -- from 
medical establishment for 
the sake of better medical 
attention. 

Vol. n, 2134-56, 2182-84, 2251 
-85. 

-Ordinary Working Expenses-
'Miscellaneous Expenses: 
Motion to 'reduce the Demand: 

Introduction of diesel coaches 
between Oolole and Gudur 
on --. 
Vo1. II, 2134-56, 2180, 2162 

-84, 2251--85. 
·Ordinary . Working Expenses-

Operating 8taft': 
Motion to reduce the Demand: 

Confirmation of all temporary 
promotions in --. 
Vol. II, 2134-56, 2158, 2162 

-64, 2251-85. 
Ordinary Working Expenses-

Repairs and Maintenanee: 
Motions to reduce the Demand: 

Delav in remodelllnJ{ and elee-
trIfication of Gudur Rail-
way Station, --. 
Vol. II, 2041-78, 2084, 2089 

2133. 
DeJav in the construction of 
N~llore Rallwav Sta~lon.-

Vol II, 2041-78. 2084, 2089-
2133. 

RAILWAY, SOUTHERN: ccm&d. 
Demands for Grants, 1956-57-Rail-

ways: contd. 
Ordinary Workinl Expenses-

Repairs and Maintenance: contd. 
Motion8 to reduce the Demand: 

contd. 
QUestion oC making the poet 

war Reconstruction Electri-
cal works at Golden Rock, 
-- permanent. 

VOl. II. 2041-78, 2084, 208t-
2111. 

Hanway Board: 
Motion to reduce the Demand: 

Failure to construct retirinc. 
rooms at Adoni Railway 
Stlttion- of --. 

Vol. II, 1899-1932, 1940, 1~70-
2040 

Failure to provide drinkinC 
water facilities to the StaB 
at Tugga railway station OIl 
the-. 

Vol. II, 1899-1932, 1940, 1970-
2040. 

Now restoration loop lines on 
the Nldadavolu Narasapur 
Branch ot --. 

Vol. II, 1899-1932, 1938, 1970-
2048. 

Opening of a passenger halt at 
Etitkhoppaka between Rc-
gupalem and NarasaData-
nam Road on the Southenl 
Railway. 

Vol. II, 189t-1932, 183t, 1970-
2040. 

Demands for Supplementary Grant.. 
I 956-57-Railwavs: 
Ordinary Working Expenses-' 

Miscel1aneous Expenses: 
Motion to reduce the Demand: 

Question of compensation re-
garding railway accidentll' 
near Mehboobnagar on cen-
tral Railway and Aviyalut 
on-. 

Vol. X. 3404, 3405-51. 
Ordinary Working ExpensM-

Operation (fuel): 
Motion to ,-educe th .. Demand: 

Need tor transporting coal to 
-- by sea-cum.-rail route 
that waC! anticiollted. 

Vol. X, M04, 3405-511 
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RAILWAY 
BARODA: 

STAFF COLLEGE 

Demands for Grants, 1956-57-Rail-
ways: 
Miscellaneous Expenditure: 

Motion to reduce the Demlind: 
Reservation of posts for mus-

lims and or non-vegetarians 
to the staff of the Staff Col-
lege, Baroda. 

Vol. II, 1899-1932, 1947, 
1970--2040. 

RAILWAY STATION(S): 
Demands for Grants, 1966-57--

Railways: 
Ordinary Working Expenses--

Operating Staff: 
Motion to reduce the Demand: 

Setting up of uneconomica1 
new stations on the broad 
gauge between Godhra and 
Kotah sections of Western 
Railway: 

Vol. II, 2134-56. 2162-
64, 2251-85 

Ordinary Working Expenses-
Repairs and Maintenance: 
Motions to reduce the Demand: 

Delay in construction of Nel-
lore --, Southern Rail-
way. 
Vol. II, 2041-78. 2084, 2089 

-2133 
Delay in remodelling and 

electrification of Gudur 
--, Southern Railway. 

Vol. II, 2041-78, 2084, 2089-
2133 

Railway Board: 
Motion to reduce the Demand: 

Improvements to -- 0"1 the 
Jubbulpore-Itarsi section of 
the Central Railway. 

Vol. II, 1899-1932, 1943. 1970-
2040. 

RAILWAY STORES (UNLAWFUL 
POSSESSION) BILL, 1954: 
See under "Bill(s)". 

RAILWAY STRIKE(S): 
Calling Attention to Matter of Ur-

gent Public Importance: 
Railway workers' strike at Khar-

agpur and Kazipet Junctions. 
Vol. V, 9241--54. 

109 LSD-37. 

RAILWAY TICKET(S): 
Demands for Grants, 1956-57-Rail-

ways: 
Railway Board: 

Motion to reduce the Demand: 
Need to re-introduce the sys-

tem of issue of return 
tickets. 

Vol. II, 1899-1932, 1942, 1970 
-2040. 

RAILWA Y TIME TABLES AND 
GUIDES: 

Presentation of Petition. 
Vol. IX, 608. 

RAILWAY TRADE UNION: 
See "Trade Union (s)". 

RAILWAY TRAFFIC: 
President's Address: 

Rail traffic between India and 
Pakistan. 

RAILWAY TRAIN(S): 

Vol. I, 12. 
(In Hindi) 2. 

Demands for Grants, 1956-67 -
Railways: 
Open _ine Works-(Revenue)-

Other than Labour Welfare: 
Motion to reduce the Demand. 

Non-provision of a fast train 
over the Khandwa-Ajmer 
Section. 

Vo1. II, 1899-1932, 1948, 
1970--2040. 

Ordinary Working Expenses--
Operating Staff: 
Motions to reduce the Demand: 

Deterioration in punctuality 
of trains. 
Vol. II, 2134-56, 2157, 2161 

-64,2251-85. 
Non-provision of a through 

train between Ahmedabad 
and Godhra. 

Vol. II, 2134-56, 2157, 2163-
64, 2251-85. 

Ordinary Working Expenses--
Operation Other Than Staff and 

Fuel: 
Motion to reduce the Demand: 

Deterioration in the speed of 
goods trains. 
Vol. II, 2134-58, 2159, 21ft 

-64, 2251-85. 



Dmi:x TO LOIt SABRA DDATES-I'ART II 

RAILWAY TRAIN (S): contI!. 
Demands for Grahts, 1956-57-Rail-

ways: contI!. 
Ordinery Workin& Expenset-

Repairs and Maintenance: 
Motion to reduce the Demand: 

Running of trains between 
Muslipatam and Guntakal 
with proper lighting 
arrangements. 
Vol. II, 2041-78, 2084, 2089, 

-2133. 
Railway Board: 

Motion to reduce the Demand: 
Paucity of passenger trains on 

the Central Railway. 
Vol. II, 1899-1932, 1944, 1971) 

-2040. 
Motion re Report of Government 

InspE'ctor of Railways on derail-
ment of 319 Down Express. 

Vol. X, 1992-2054. 
Preaentation of Railway Budiet, 

1956-57: 
Janata corridor Trains. 

Vol. I, 729. 
Report on derai1ment of 319 Down 

Express -- Laid on the Table. 
Vol. IX, 1658-59. 

RAILWAY WAGON(S): 
Demands for Grants, 1958-57 -

Railways: 
Ordinary Working Expenses--

Administration: 
Motion to reduce the Demand. 

Allotment of more wagons for 
betel leaves and fish from 
the west coast and Malabar. 

Vol. II, 2041-78, 2082, 
2089---2133. 

RAILWAY WA1TINGROOM(S): 
Demands for Grants, 1958-57 ~ 

Railways: 
Open Line Works-(Revenue)-

Other than Labour Welfare: 
Motion to reduce the Demand 

Lack of upper class waiting 
room at Nimbahera. 

Vol. II, 1899---1932, 1948, 
1970-2040. 

Railway Board: 
Motion to reduce the Demand: 

Third class waiting rooms. 
Vol. II, 1899-1932, 1944. 1970 

-2040. 

RAILWAY WATCH AND WARD 
DEPARTMENT: 
Demands for Grants, 1918-57-Rail-

ways: 
Railway Board: 

Motion to reduce the Demand: 
Failure to bring the BtlilwQ' 

Police under Railway Admi-
nistration and to merge It 
with Railway SecuritJ 
Police and Watch and Ward 
Department. 

Vol. II. 1899---1932. 19U. 
1970-2040. 

RAILWAY, WESTERN: 
Demands for Grants, 1956-57-Rail~' 

ways: 
Construction of New Lines --

Capital and Depreciation Re-
serve Fund. 
Motion to reduce the Demand: 

Unserviceable dynamos and 
batteries on nearly four 
dozen coaches on the -. 

Vol. II, 1899-1932, 11K', 
1970-2040. 

Open Line Works-(Revenue)-
Other than Labour Welfare: 
Motion to reduce the Demand: 

Non-provh;ion of flag station 
at Jamunia and Daru on 
the --. 

Vol. II, 1899-1932, 1948, 
1970-2040. 

Ordinary Working Expenses-
Labour Welfa.re: 

Motion to reduce the Demand: 
Provision for education of 

children of railway emplo-
yees on the --. 

Vol. II, 213"-56, 2161, 2182- . 
64, 2251-85. 

Ordinary Working Expenses-
Operating Staff: 
Motions to reduce the Demand: 

Conditions of Service of Assis-
tant Station Masters and 
Station Masters on --. 
Vol. II, 213We, 2157, 2181 

-84. 2251-85. 
Deterioration of trafllc in 

mialls on m~ter gauge sec-
tion of -- particularl7 

. Khandwa-Ajmer section. 
Vol. II. 2134-56, 2157. 2182-

81,2281 ....... 
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RAIL WAY, WESTERN: contd. 
Demands for Grants, 1956-57-RaiI-

ways: contd. 
Ordinary Working Expenses-

Operating Staff: contd. 
Motion~ to reduce the Demand: 

contd. 
Non-provision of running al-

lowances to 'l.'.A.G.Cs. on 

Vol. II, 2134-56, 2157, 2162-64, 
2251--a. 

Setting up of uneconomical 
new stations on the broad 
gauge between Godhra and 
Kotah sections of --. 

Vol. n, 2134-56, 2156, 2162-64, 
2251-85. 

Ordinary Working Expenses--
Operation Other than Staff and 

Fuel: 
Motion'S to reduce the Demand: 

Corruption on -- in handl-
ing public goods. 
Vol. II, 2134-56, 2159, 2162 

84, 2251-85. 
Disparity in the expenses 

for handling etc. of goods 
and compensation for 
goods lost or damaged 
between two railways, 
Central Railway Qnd --. 
Vol. II, 2134-56. 2160. 

2162-84, 2251-85. 
Ordinary Working Expenses-

Repairs and Maintenance: 
Motion to reduce the Demand. 

Maintenance of narrow-
gauge and meter-gauge 
engines on the --. 
Vol. II. 2041-78, 2083, 2089-

2188. 

I 
I 
I 
I 
I 
I 
I 

RAILWAY WORKSHOP(S): I 
Demands for Grants, 1956-57-Rail- . 

ways: 
OJ;dinary Working 

Operating Sta.tr: 
Expenses-

Motion to reduce the Demand: 
Transfer of gangmen willing 

to be absorbed as unskilled 
labour in workshops and 
loco-sheds. 
Vol n. 2134-56, 2158. 2162-

64, 2~1-84. 

I 
I 

RAILWAY WORKSHOP(S): contd. 
Demands for Grants, 1956-57-Rail-

,.,,,"c;: contd. 
0rd1Dar,y 1V~ Expenses-

Repairs and Maintenance: 
Motion to reduce the Demand: 

Inadequaey of leave reserves 
in workshops and loco-
sheds. 

Vol. II, 2041-78, 2083, 
2089-2133. 

Railway Board: 
Motion to reduce the Demand: 

Conditions prevailing in 
Ajmer workshop in relation 
to manufacture of engines. 

Vol. II, 1899-1932, 1942, 
1970-2040. 

Motion for Adjournment: 
Strike in Khargpur Railway 

Workshop. 

RAILWAYMEN'S 
CONVENTION: 

Vol. V, 8958-5i. 

FEDERATION 

Demands for Grants, 1956-57-Ra11-
ways: 
Ordinary Working Expenses--

Administration: 
Motion to reduce the Demand: 

Inadequate medical relief 
given at Bezwada to a dele-
gate from Poona who was 
assaulted while attending 
- in Nov .• 1955. 

Vol. II, 2041-78. 2080, 
2089-2133. 

RAJ BAHADUR, SHRI: 
Correction of the answers to ques-

tion Nos. 247 and 279 re purchase 
of air-craft. 

Vol. II, 1968-6'. 
Demands for GranbJ, 1956-57 per-

taining to the Ministry of Com-
munications and motions to reduce 
the Demands. 

Vol. II. 3329. 3365, aasT, 
3871, 3374, 3375. "3'71», 

3402-19. 
Demands for Supplementary Grants, 

1956-56 pertaininl to Ministry at 
Commerce and Industry and 
motiOllS to reduce the Demands. 

Vol. I, 1227. 
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ll.A.J BAHADUR, SHRt: contd. 
Demands for Supplementary Grant.q, 

1955-56 pertaining to M;nistry of 
Communications. 

Vdl. I, 1240-42, 1243. 
General discussion on the General 

Budget, 1956-57. 
Vol. II, 2635, 2642. 

Indian Post Office (Amendment) 
Bill: 
Motion to consider. 

Vol. VIIl, 5214-17, 5220-
22. 

Consideration of clauses. 
Vol. VIII, 5225-27. 

Motion to pass. Vol. VIII, 5228. 
Leave of absence to --. 

Vol. VI, 1405-06. 
Notifications making amendments to 

the Air Corporations Rules, 1954 
-Laid on the Table. 

Vol. VIII, 6979. 
Notification making certain further 

amendment to the Indian Aircraft 
Rules, 1937 and Explanatory Note 
thereon-Laid on the Table. 

Vol. V, 8367. 
Vol. IX, 1119. 

KAJABHOJ, SHRI P. N.: 
Demands for Grants, 1956-57 per-

taining to the Ministry of Food 
and Agriculture and motions. 10 
reduce the Demands. 

Vol. m, 4784, 4787, 
4802. 

Demands for Grant" 1956-57 per-
taining to the Ministry of Home 
Aftairs and motions to reduce the 
Demands. 

Vol. III, 4986-93. 
llesolution re Second Five Year 

Plan. 

llAJASTHAN: 

Vol. WI, 6847-55, 
7134. 

Demands for Grants, 1956-57: 
Miscellaneous Departments and 

Expenditure under the Ministry 
T of Home Affairs: 

Motion to reduce the Demand: 
Non-provision for a Regional 

Assistant Commissioner for 

, RAJASTHAN: COfttd. 

Scheduled Castes and Sche.-
duled Tribes for --. 
Vol. III, 4938-58, 4961-5028, 

5050, 5051-5110, 
5113-2& 

Principal and Supplemental Agree--
ments between Governor of Raja!l-
than and Reserve Bank of Indilt-
Laid on the Table. 

Vol. X, 3891. 

RAJY A SABRA: 

Demands for Grants, 1956-57. 
Vol. m. 561Z. 

Demands for Grants on Account. 
1956-57. 

Vol. II, 2219. 2238. 

Messages from, 
See "Message(s) from Raj)". 

Sabha". 

RAM DASS,SHRI: 

Demands for Grants, 1956-57 per-
taining to the Ministry of Educa-
tion and motions to reduce the 
Demands. 

Vol. m, 5456-62, 5470. 

Resolution re scholarships for child-
ren of political sufferers. 

Vol. X, 3060, 3091-94. 

Scheduled Castes and Scheduled 
Tribes "Orders (Amendment) Bill: 
Consideration of clauses. 

Vol. VIII, 6479-8(). 

RAM KRISHAN, SHRI: 

General discussion of the General 
Budget, 1956-57. 

Vol. II, 2781-84, 2790-94. 

General discussion of the Railway 
Budget, 1956-57. 

Vol. II, 1873-75. 

States Reorganisation Bill. 
Consideration of clause:;. 

Vol. VII, 2705.. 
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RAM KRISHNA MAHAVIDYALAYA 
KAILASAHAR: . , 

Demands for Grants, 1956-57: 
Tripura: 

Motion to reduce- the demands: 
Provision for a lump sum aid 

to Ram Krishna Maha-
vidyalaya at Kailasahar 
o(Tripura) . 
Vol. III, 4938-58, 4961-5028, 

5049, 5051-5110, 
5113-28. 

RAM SARAN, SHRI: 
Demands for Grants. 1956-57-Rail-

ways and motions to reduce the 
Demand_;. 

Vol. II, 2064-68. 
Motion on Address by the President. 

Vol. I, 325-30. 

RAM SUBHAG SINGH, DR.: 
Agricultural Produce (Develop-

ment and Warehousing) Corpora-
tions Bill: 
Motion to consider. 

Vol. V, 7901, 7903. 
Bihar and West Bengal (Transfer 

of Territories) Bill: 
Motion to refer to Joint Commit-

tee. 
Vol. VI, 835, 837, 
838, 839. 849, 871, 

893, 895, 899. 
Motion to consider as reported by 

Joint Committee. 
Vol. VII, 3450. 

Demands for grants, 1956-57 per-
taining to the Ministry of Educa-
tion and motions to reduce the 
Demands. 

Vol. nI, 6433, 6478, 
5479. 54tl1. 

Demands for Grants. 1956-57 pe~
taining to the Ministry of Finance 
and motions to reduce the 

RAM SUBHAG SINGH, DR.: Cootd. 

Half-an-hour discussion re SUlar-
cane. 

Vol. V, 9552-55, IS64. 
Hindu Adopt'ons and Maintenance 

Bill (as passed by Rajya Sabha): 
Consideration of clauses. 

Vol. X, 3021. 
Motion for Adjournment: 

Buddha Jayanti Samiti, Samath. 
Vol. X, 2201-02. 

Motion on Address by the Presi-
dent. 

Vol I, 339, 492-505. 
Question of privilege: 

Warrant of arrest for a member 
ctwing Session. 

Vol. II, 1821. 
ResolutiO'l re appointment of a 

Committee to exami:l(, Commu-
nity Projects and National Exten-
sion Service Schemes. 

Vol. I, 1412-1'. 

Resolution Te scholarships for child-
ren of political su1ferers. 

Vol. IX. 1633-31. 
Vol. X, 3053-58, 306&. 

RAMAGUNDAM: 

DeJIWlds for Grants, IIS6-51-Rail-
ways: 
Miscellaneous Expenditure: 

Motion to reduce the Demand: 
Delay in finalising the exami-

nation of the reports of 
Nizamabad- Ramagundal1l 
final location and traft\c 
survey. 

Vol. II, 1899-1932, 194;. 
1970-20"'. 

RAMANANDA TIRTHA, SWAMI: 

All India Khadi and Village In.chas-Demands. 
Vol. III, 5588, MRI), tries Commission Bill: 

5595. Motion to consider. 
Vol. VIII, 5276-at. 

Demands for Grants, 1956-57 per-
taining to the Ministry of Food Motion for Adjournment: 
and Agriculture and motions to Train accident between Jadcherla 
rf!duce the Demands. and Mahbubll-.ar. 

Vol. nI, 4708-14, 4807. VoL vm, 1318-3'. ----------------------------------
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RAMANANDA . TIRTHA, SWAMI: 
contd. 

MotiGn Gn Address by the PresI· 
dent. 

Vol. I, 322··25. 
ResO'lutiO'n re ftxiJli a target date 

fO'r prohibition. 
VGl. II, 2871-74. 

Resolution re SecGnd Five Year 
Plan. 

Vol. V, 9482-87. 
States Reorganisation Bill. 

MGtion to refer to ,Toint CGmmit-
tee. 

Vol IV, 6113-18, 614~, 
6300 

Motion to consider as reported by 
Joint Committee. 

Vol. VI, 1054-38. 

llAMASAMI, SHRI M. D.: 

l>emands for Grants, 1955-M-Rail-
ways and motions to reduce the 
Demands. 

Vol II, 1908-09. 

KAMASWAMY, SHRI S. V.: 

Abolition of Adoption Bill [by 
Shri. S. V. Ramaswamll.) 
Motion for leave to introduce. 

Vol. II, 3536. 
All India Khadi and Village Indu~

tries Commission Bill: 
Motion to consider. 

Vol. VIII, 5269. 
Business of the House. 

Vol. VIII, 6253. 

Calling Atteution to Matter(s) of 
Urgent Public Importance: 
Alleged wastage of Public Funds 

in D.V.C. Project. 
Vol. VIII, 6251. 

Textile Policy O'f Government and 
future of Handloom Industry. 

Vol VI, 358. 

Central Excises and Salt (Amend-
ment) Bill: 
Motion to consider. 

Vol. vrn, Cl3SS 
!447-!'1. 

RAMASWAMY. SHR! S. V.: contd. 

Constitution (Sixth Amendment) 
Bill: 
Motion tor leave to withdra ..... 

Vol IV, 5G-l8. 
Constitution (Ninth Amendment) 

Bill, 1956: 
MGtion to refer to Joint Commit-

tee. 
VGL IV, 6i91-1Kl. 

Consideration of clauses. 
Vol. VIII, :;697~98. 

Demands for Grants, 1956-57, l-er-
taining to the Ministry of Com-
merce and Industry and motions 
to reduce the Demands. 

Vol. III, 5223-27. 
General discllSSion of the Railway 

Budget, 1956-57. 
VGI. II, 1641-49, 

1886-88. 
Indian Penal Code (Arnend-:nE'nt) 

Bill [Amendment of 8ee~ion 494: 
by Shri S. V. RamtL,-wam,lI J: 
Motion for leave to introduce. 

Vol. V, 88C~. 

Life Insurance (Emergency Provi-
sions) Bill: 
Motion to consider. 

Vol. I, 1165-116B, 
1468, 1489-93. 

Life Insurance CorporatiGn Bill: 
Consideration of clauses. 

Vol. V, 9286, 9:l08-1I. 
9333, 9334. 

Motion Gn Address by the PreI.lident. 
Vol. I, 301-07, 584, 

m. 
Reserve Bank of India (Amend-

ment) Bill: 
Consideration of clauses. 

Vol. VI, 36ND. 
Resolution re appointment of Com-

mittee on Working of Directive 
Principles of State Policy. 

Resolutions re: 

Vol. VIII, 5130, 5141, 
5172. 

Industrial Service Commission. 
VGL I, 107. 

President", Proclamation re Tra-
vancore-Cochin. 

Vol. VIII, 5093. 
------ --------------------~-------------------------
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RAMASWAMY, SHRI S. V.: contd. 

Second Five Year Plan. 
Vol. V, 9489. 

Sales-Tax Laws Validation Bill: 
Motion to consider. 

Vol. I, lOn, 1102, 
1108-07, t 128. 

State Financial Corporations 
(Amendments) Bill: 
Motion to consider. 

Vol. VII, 4292. 

RAMNARAYAN SINGH, BABU: 

Bihar and West Bengal (Transfer 
of Territories) Bill: 
Motion to refer to Joint Commit-

tee. 
VI, 933-40. 

Motion to consider as reported by 
Joint Committee. 

Vo1. VII, 3452-58, 
3515. 

Demands for Grants, 1956-57 per-
taining to the Ministry of Home 
Affairs and motions to reduce the 
Demands. 

Vol. III, 4999-5005. 
Hindu Succession Bill (as passed by 

Rajya Sabha): 
Motion to consider. 

Vo1. IV, 6927-32. 
Question of privilege re the arrest 
of-.. 

Vol. I, 20-21. 
States Reorganisation Bill: 

Motion to consider as reported by 
Joint Committee. 

Vo1. VI, 1611. 

JtANBffi SINGH, CH.: 
Agricultural Produce (Development 

and Warehousing) Corporations 
Bill: 
Motion to consider. 

Vol. V, 7883-89, 
7994, 7959, 8007. 

Consideration of clauses-
Vol. V, 8010, 8066. 

RANBIR SINGH, CH.: contd. 
Constitution (Tenth Amendment), 

Bill: 
Motion to refer to Joint Conunit· 

tee. 
Vol. V, 7798-7801. 

Demands for Grants, 1958-57, per-
taining to the Ministl')' of Com-
merce and Industry and motions 
to reduce the Demands. 

VoL III, 5208. 
Demands for Grants, 1958-57 per-

taining to the Ministl')' of l:!:duca-
tion and motions to reduce the 
Demands. 

Vol. III, 5478. 
Demands for Grants, 1956-57 per-

taining to the Ministry of Food 
and Agriculture and motions to 
reduce the Demands. 

Vol. III, 4724-29, 
4808. 

Demands for Grants, 1956-57 per-
taining to the Ministry of Workll, 
Housing and Supply and motioM 
to reduce the Demands. 

Vol. III. 4342-48. 
Hindu Succession Bill (as passed by 

Rajya Sabha): 
Consideration of clauses. 

Vol. IV, 7039-41, 
7219-21. 

Representation of the People (Sec-
ond Amendment) Bill: 
Consideration of clauses. 

Vol V, 8793. 8791-
98, 8801. 

Resolution(s) re: 
Ceiling on income of an indivi-

dual. 
Vol. V, 80B8. 

Second Five Year Plan. 
Vol. VIll, 66811-6709, 

7087. 

States Reorganisation Bill: 
Motion to refer to Joint Commit-

tee. 
Vol IV, 6405-09. 

Constitution (Ninth Amendment) Motion to consider as reported b1 
15m: Joint Committee. 
Consideration of clauses. Vol. VI, 14111. Vol. VOl, 6004-11. __ '- ______ _ 

---------- -------
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. 1\ANDAMAN SINGH, SHRI: 

Scheduled Castes and Scheduled 
Tribes Orders (Amendment) Bill: 
Consideradon of clauses. 

Vol. VIII. 6508-10. 

BANE, SHRl: 

Agricultural Produc(! (Development 
and Warehousing) Corporations 
Bill: 
Motion to consider. 

Vol. V, 7888. 
Cons!deration of clauses. 

Vol. V. 8008. 8009-11. 
8018, 8025-26. 8036, 

8042, 8048, 8050-
51, 8053, 8070. 

Business of the House. 
Vol. VII,3843, 3845. 

Hindu Succession Bill (as passed by 
Rajya Sabha): 
Consideration of clauses. 

Vol. IV. 7056, 7291-97, 
7333, 7393, 7396, 

7450, 7452-53, 
7479, 7525. 

Motion re Report of U.P.S.C. for 
1955-56. 

Vol. X, 4284. 

Proceedings of Legislatures (Protec-
tion of Publication) Bill [by Shri 
Feroze Gandhi]: 
Motion to consider and amend-

ment to refer to Select Commit-
tee. 

Vol. DI, 4622-24. 

Representation of the People (Sec-
ond Amendment) Bill: 
Consideration of clauses. 

Vol. V. 8579-80, 8639. 
Scheduled Castes and Scheduled 

Tribes Orders (Amendment) Bill: 
Consideration of clauses. 

Vol. VIII. 6466-67. 

J'tANJIT SINGH. SHRI: 

Demands for Grants. 1956-57 per-
taining to the Ministry of Works, 
Housing and Supply and motions 
to reduce the Demands. 

Vol. m, 4340-42. 

RANJIT SINGH, 8HRI: contd . 

States Reorganisation Bill: 
Motion to refer to Joint Commit-

tee. 
Vol. 1\7', 6267--6'. 

RAO, DR. RAMA: 

Abducted Persons (Recovery an. 
Restoration) Continuance Bill: 
Motion to cons:der. 

Agricultural Produce 
and Warehousing) 
Bill: 
Motion to crmslder. 

Vol. IX, 748 

(Development 
Corporation. 

Vol. V, '1995. 
All India Institute of Medical 

Sciences Bill: 
Motion to consider. 

Vol. I, 284, 265-66. 

Bihar and West Bengal (Transfer 
of Territories) Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. VII, 34301. 

Consideration of clauses. 
Vol. VII, 3586. 

Business Advisory Committee: 
Motion re Thirty-fifth report and 

recommending to Rajya Sabha 
to join the Committees on the 
Second Five Year Plan. 

Vol. V, 799()' 
Business of the House. 

VoL V, 8061, 696Z. 
Vol. VII, 2935. 

Statement on Suez Canal issue. 
Vol. VII, 2228 

Calling Attention to Matter or 
Urgent Public Importance: 
Compensation by Pakistan in con-

nection with Nekowal incidellt. 
Vol. VII, 2765- 66. 

Committee on Petitions: 
Presentation of Eighth Repor!.. 

Vol. II, 278 •. 
Constitution (Ninth Amendment) 

Bill: 
Consideration of clauses. 

Vol. VIII, 5862, 6042. 
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RAO, DR. RAMA: ccmtd. 

.' 

Copyright Bill: 
Motion to concur in the recom-

mendation of Rajya Sabha to 
join the Joint Committee. 

Vol VI, 14-17. 
Demands for Grants, 1956-57 per-

taining to the Ministry of Com-
merce and Industry and motions 
io reduce the Demands. 

Vol. III, 5201-08, ~218, 
5221-22. 

62~'1. 

Demands for Grants, 1956-57 per-
taining to the Ministry of Health 
and motions to reduce the 
Demands. 

Vol. III, 4257-58, 
4260-81, 
4266-72. 

Demands for Grants, 1956-57-Rail-
ways and motions to reduce the 
Demands. 

Vol. II, 2292. 
Demands for Supplementary Grants, 

1956-57 pertaining to the Minis-
tries of Commerce and Industry, 
Finance, Food and Agriculture, 
Home Mairs, and Transport. 

Vol. VII, 3902, 
3903. 

Discussion on Report of Jaundice 
Enquiry Committee. 

Discussion 
disaster. 

Vol. II, 2358-d3. 
,.e Maclras-Tuticorin 

Vol. IX. 1255, 1259. 
Discussion,.e strike situation in 

Kharagpur. 
Vol V, 9848, 9844. 

Half-an-hour Discussion reI 

Coal Mines Provident Fund. 
Vol. VIll, 0025. 

Employee's Provident Fund AcL 
Vol. V, 10195. 

.Hindu Succession Bill (as pasaed b, 
Rajya Sabha): 
Consideration of clauses. 

Vol. IV, '1569, '1605. 
Motion to paIlI, as amended. 

Vol. IV, '7&1I-IS. ---

RAO, DR. RAMA: contd. 

Indian Red Cross Society (Amend-
ment) Bill: 
M~tion to consider. 

Vol. I, 2U, 2G1, 
251-52. 

Inter-State Water Disputes Bill (Il. 
passed by Rajya Sabha): 
Motion to consider. 

Vol. VII, 2998-3001, 
3002, 301 •. 

Consideration of clauses. 
Vol. VII, 301'. 

Leave of absence to Rt. Rev. John 
Richardson. 

Vol. X, 3902. 
Life Insurance Corporations Bill: 

Motion to consider, as reported b, 
Select Committee. 

Vol. V, 8902. 
Motion(s) tor Adjournment: 

Alleged lathi charge by Delhi 
Police. 

Vol. III, 5359-65. 
Floods in Tripura. 

Vol. VII, 2325. 
Train accident between Jadcherll 

and Mahbubnagar. 
Vol. VIII, 5331. 

Motion on Address by the Prell-
dent. 

Vol. I, 348, 355, 5~2-
II. 

Motion re Displaced Persons (Com-
pensation and Rehabilitation) 
Rules. 

Vol. VII, 8:06. 
Motor Transport Labour Bill [b~ 

Shri A. K. Gopalan]: 
Motion to consider. 

Vol. X, 4023-24, 4021. 
Motor Vehicles (Amendment) Bill: 

Ilotion to consider as reported b7 
Joint Committee. 

Vol. IX, 1282-87. 183%. 
1336, 1337, 1381 . 

Consideration of clauses. 
VoL IX, 141" 1.,,-

20. 1433, 1488-31. 
National Highways Bill: 

Consideration of claWlell. 
Vol. VII. 1104. 
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RAO, DR. RAMA: contd. 
Presentation of petition re Hindu 

Succession Bill. 
VoL IV, 6544. 

Resolutions re: 
Appointment of a committee on 

working of Directive Principles 
of State Policy. 
Vol. VIII, 5134, 5141, 5151, 5166. 

Appointment of a committee to 
examine Community Project.~ 

and NatioDal Extension Service 
Schemes. 

Vol. I, 1419-22. 
Approval of Draft Mining Leases 

(Modification of Terms) Rules. 
Vol. vm, 5010-12. 

Control and regulation of produc-
tion and exhibition of films. 

Vol. VII, 373~9. 

Fixing a target date for prohibi-
tion. 

Vol. II, 2863, 286~71, 
2892. 

Vol. III, 3976, 3981. 

Industrial Service Commission. 
Vol I, 150. 

NationaliSlltion of collieries. 
Vol. IX, 1630. 

Second Five Year Plan. 
Vol. VIII, 6384-96. 

River Boards Bill (as passed by 
Rajya Sabha): 
Motion to consider. 

Vol. VII, 2734-36. 
St. John Ambulance Association 

(India) : 
Transfer of Funds Bill: 

Consideration of clauses. 
Vol. I, 259. 

State Bank of Hyderabad Bill: 
Motion to consider. 

Vol. IX, 678-84, 686, 691, 897. 

Motion to pass, as amended. 
Vol. IX, 718. 

States Reorganisation Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. IV, 6200, 6256, 6278, 8279, 

6284-88. 

RAO, DR. KAMA: contI!. 

States Reorganisation Bill: contd. 
Motion for extension of time tor 

presentation of Report of 
Joint Committee. 

Vol. V, 3138. 
Motion to consider as reported by 

Joint Committee. 
Vol. VI, 1534, 1552, 1570, 1571. 

Consideration of clauses. 
Vol. VI, 1691, 1695, 1696-
1700, 1727, 1742, 1751. 

1751-55, 1908, 1918, 
1922, 1923, 2045, 2068. 

2069. 2091: 

Vol. VII, 2301, 2304, 2307-09. 
2~32. 2333, 2476-77, 2509, 

2585, 2591, 2592. 
:!594. 2657. 

Suppression of Immoral Traffic in 
Women and Girls Bill: 
Motion to consider as reported by 

Select Committee. 
Vol. IX, 1473, 1495-1500. 

Consideration of clauses. 
Vol. IX, 1565, 1566, 1568, 

1572, 1579-80, 
1586, 1587. 

Territorial Councils Bill: 
Consideration of clauses. 

Vol. X. 3789. 
Unemployment Relief Bill [btl Shri 

v. P. Natlar]: 
Motion to circulate. 

Vol. VII. 2902. 
Young Persons (Harmful Publica-

tions) Bill: 
Motion to consider. 

Vol. IX, 811-16, 838. 

RAO, SHRI B. SmVA: 

Motion re international situation. 
Vol. IX, 46~. 

Resolution re President's Proclama-
tion re Kerala. 

Vol IX. 1669-70. 
States Reorganisation Blll: 

Consideration of clauses. 
VQl VI, 1155-58, 1766, 1760. 

1825, 1825-26. 
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!\AO, SHRI GOPALA: 

Half-an-hour discussion re sugar-
cane. 

Vbl. V, 9556. 
States Reorganisation Bill: 

Motion to consider as reported by 
Joint Committee. 

Vol. VI, 1496-150l. 
Consideration of clauses. 

Vol. VI, 2019-20. 

RAO, SHRI K. S.: 
Demands for Grants, 1956-57 per-

taining to the. Ministry of Food 
and Agriculture and motions to 
reduce the Demands. 

Vol. m, 4740, 4741, 4742, 
4761-64. 

RAO, SHRI P. SUBBA: 
Committee on Petitions: 

Presentation of Ninth Report. 
Vol V, 10029. 

Presentation of Eleventh Report. 
Vol. X, 3710 

Demands for Grants, 1956-57-Rail-
ways and motions to reduce the 
Demands. 

Vol. II, 1915-20, 1938-39, 
1993, 2080, 208l. 

Demands for Supplementary Grants, 
1955-56. 

Vol. I, 1243, 
Demands for Supplementary Grants, 

1955-56 pertaining to Ministry of 
Education. 

Vol. I, 1244, 1247-48. 

" MO, SHRI SESHAGffiI: 
Agricultural Produce (Develop-

ment and Warehousing) Corpora-
tions Bill: 
Motion to consider. 

Vol. V, 7920-23. 
Consideration of clauses. 

Constitution 
BUI, 1956: 
Motion to 

mittee. 

Vol. V, 8008, 8011, 8029, 
8039-41, 8042. 

(Ninth Amendment) 

refer to Joint Com-

Vol. IV, 6529-31. 

RAO, SHRI SESHAGIRI: contd. 
Constitution (Tenth Amendment) 

Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. V, 7811, 7815, 7821. 

General discussion of the General' 
Budget, 1956-57. 

Vol. II, 2590-93. 

Hindu Succession Bill (as paSSed 
by Rajya Sabha): 
Motion to consider. 

Vol. IV, 6813-16. 

Consideration of clauses. 
Vol. IV, 6976, 6977, 6988, 

6991, 6993, 7001-02, 7126,. 
7130, 7217-18, 7260, 7284", 
7286, 7288, 7289, 7324-
26, 7391, 7434, 7451, 7480, 

7491, 7495-96. 

Life Insurance Corporation Bill: 
Consideration of clauses. 

Vo1. V, 9346, 9364-68. 

Representation of the Peopl~ 
(Second Amendment> Bill: 
Motion to consider. as reported 

by Select Committee. 
Vol. III, 8446-50. 

Consideration of clauses. 
Vol. V, 8551, 8552, 8553, 

8559-60, 8732-33, 8747-
48,8764. 

RAO, SHRIT.B.V1TTAL: 

All India !Chadi and Villa,e Indus-
tries Commission Bill: 

Motion to consider. 
Vol. VIII, 5259, 5263, 5294. 

Bihar and West Bengal (Transfer' 
of Territories) Bill: 
Motion for extension of time for 

presentation of report of Joint 
Committee. 

Vol. VII, 2128. 

Business Advisory Committee: 
Motion re Forty-sixth Report. 

Vol. X, 3129. 
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RAO, SHRI T. B. VITTAL: contcl. 

Business of the House. 
Vol. V, 9873. 

Vol. VII, 2935. 
Vol. VIII, 4875. 

Vol. X, 2078, 2321, 3364·65. 

'Calling Attention to Matter of 
Urgent Public Importance: 
Railway workers' strike at 

Kharagpur and Kazipet J unc· 
tions. 

Vol. V, 9247. 

"Demands for Excess Grants, 1953· 
54-Railways. 

Vol. X, 3388, 3389-95, 3425. 

'Demands for Grants, 1956·57-
Railways and motlons to reduce 
the Demands. 

Vol. II, 1926-30, 1941, 
1945, 2031, 2032, 2034, 
2071, 2080, 2082, 2098, 
2126, 2129, 2157, 2162·63, 
2251-55, 2284. 

"Demands for Supplementary Grants, 
1955-56. 

Vol. I, 1214, 1272. 

Demands for Supplementary Grants, 
1955-56 pertaining to Ministry of 
Natural Resources and Scientific 
Research and motions to reduce 
the Demand. 

Vol. I, 1275, 1276-78. 

'Demand fo.r Supplementary Grant, 
1955-56 pertaining to Ministry of 
Production and motion to reduce 
the Demand. 

Vol. I, 1275. 
'Demands for Supplementary Grants. 

1955-56-Railways and Demands 
for Excess Grants, 1950-51, 1951· 
52, 1952-53-Railways. 

Vol. II, 2305. 2306, 2307. 
2309-11, 2336, 2338. 

2339, 2342. 
Demand for supplementary Grant, 

1956-57 pertaining to the Minis-
try of Communications and 
motions to reduce the Demand. 

Vol. X. 3193-94, 319~97. 

RAO, SHRI T. B. VITTAL: contd. 

Demands for Supplementary Grants, 
1956-57 pertaining to the Minis-
try of Home Affairs and motion. 
to reduce the Demands. 

Vol. X, 3161-65, 3170, 31'11, 
31R. 

Demands for Supplementary Grants, 
1956-57 pertaining to the Minis-
try of Natural Resources and 
Scientific Research and motions 
to reduce the Demands. 

Vol. X, 3242, 3246-47, 3250. 
3253. 

Demands for Supplementary Granti, 
1956-57 pertaining to the Minis-
try of Production and motions to 
reduce the Demands. 

Val. X, 3216-20, 3231. 

Demands for Supplementary Grants, 
1956-57 pertaining to the Minis-
try of Rehabilitation and motions 
to reduce the Demands. 

Vol. X, 33'12. 

Demands for Supplementary Grants, 
1956·57 pertaining to the Minis-
try of Transport. 

Vol. X, 3365-66. 

Demands for Supplementary Grants, 
1956-57-Railways and motions to 
reduce the Demand!'. 

Vol. X, 3388, 3389-95, 3401, 
3404, 3405, 3425. 

Discussion re Madras-Tuticoria 
disaster. 

Vol. IX, 1262. 

Discussion re strike situation .. 
Kharagpur. 

Vol. V, OIJ.H. 

Employees' Provident Funds 
(Amendment) Bill: 
Motion to consider. 

Vol. X, 2303-0'7. 
Consideration of clauses. 

Vol. X. 2111. 
FactorIes (Amendment) BIll 

[Amendment of ,ections ~1, 54 
and 59 btl Shri T. B. Vittcd Rco]: 
Motion for leave to introduce. 

Vol. IV, 'l31t. 
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RAO, SHRI T. B. VITT AL: contd. 

Factories (Amendment) BilJ: 
[Substitution of section 59 bV 
Shrimati Renu Chakravartt1l]; 
Motion to consider. 

Vol. II, 2213. 

General discussion of the General 
Budget, 1956-57. 

Vol. II, 2784. 

General discussion ot the Railway 
Budget, 1956-57. 

Vol. II, 1742-48, 1798, 
1808, 1809, 1812, 1893. 

Half-an-hour Discussion re: 
Coal mines provident fund. 

Vol. VIII, 5013-16, 5017-18, 
5019, 5021, 5023, 5024, 

5026. 

'Employees' Provident Fund Act. 
Vol. V, 10190-93, 10196. 

Excise duty on motor spirit. 
Vol. VII, 2921. 

Indian Trade Unions (Amend-
ment) Act, 1947. 

Vol. X, 2481-82. 

Indian Cotton Cess (,Amendment) 
Bill [as passed by Rajya Sabha]: 
Motion to consider. 

Vol. VII, 3388. 
Indian Institute of Technology 

(Kharagpur) Bill; 
Motion to consider and amend-

ment to refer to Select Com-
mittee. 

Vol. VII, 4471-74, 4510. 

Consideration of clauses. 
Vol. VII, 4519, 4520, 4522. 

Indian Post Oftlce (Amendment) 
Bill: 
Motion to consider. 

Vol. VIII, 5217-19. 

Indian Railways (Amendment) 
Bill [as passed by Rajya Sabha]: 
Motion to consider. 

Vol. VII, 4308-14. 

Consideration ot clauses. 
Vol. VII, 4402-03, 4412-15, 

4422. 

RAO, SHRI T. B. VITTAL: contd. 

Indian Railways (Amendment) 
Bill: [Omission of section 71A. 
011 Shri NambiarJ: 
Motion to consider. 

Vol. II, 2189, 2195-98, 2199, 
2200, 2203. ... 

Industrial Disputes (Amendment 
Provisions) and Miscellaneous 

Bill: 
Motion to consider. 

Vol. VI, 571, 641-47. 

Consideration of clauses. 
Vol. VI, 736-37, 793, 795 .. r' 

Inter-State Water Disputes Bill (as-
passed by Rajya Sabha): 
Motion to consider. 

Vol. VII, 3013 .. 

Life Insurance Corporation Bill: 
Motion to consider, as reported. 

by Select Committee. 
Vol. V, 8902, 9077. 

Mines (Amendment) Bill [Amend-
ment of sections 33 and 51 by' 
Shri T. B. Vittal Rao]: 
Motion to consider. 

Vol. IV, 7378-84. 
Vol. V, 8908-10, 8919, 

8920, 8921, 8923, 
8925-27. 

Motion (s) for Adjournment: 
Appointment ot a !'econd pay 

Commission. 
Vol. X, 4072, 41J'73. 

Railway workers' strike at Khar-
agpur and Kazipet Junctions. 

Vol. V, 9247. 

Train accident between Jadcherla: 
and Mahbubna,ar. 

Vol. VIII, 5339. 

Motion on Address by the President. 
Vol. I, 347. 

Motions re: 
Appointment of high power com-· 

mission on safety In coal. 
mines. 

Vol. X, 38e0-87, 3881,. 
1882. 
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IRAO, SHRI T. B. VITTAL: contd. 

Motions re: contd. 
Report of Government Inspector 

of Railways on derallment of 
319 Down Express. 

Vol. X. 1992-93, 2002, 2014, 
2026, 2028-31, 2035. 

Motor Transport Labour Bill [bll 
Shri A. K. Gopalan]: 
Motion to consider. 

Vol. X, 4013-15, 4019. 

Motor Vehicles (Amendment) Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. VII, 3070-74. 

Motion to consider, as reported 
by· Joint Committee. 

Vol. IX, 135S-61, 1413. 

Consideration of clauses. 
Vol. IX, 1417-19, 1444. 

1446. 
'Motor Vehicles (Amendment) Bill 

[Substitution of section 65, etc. 
bV Shri T. B. Vittal Rao] 
Motion to consider. 

Vol. I, 910-18, 940-43. 

-Newspaper (Price and Page) Bill 
(as passed by Rajya Sabha): 
Consideration of clauses. 

Vol. VIn, 4879-80. 
Notification milking amendment to 

Air Corporation Rules, 191:4: 
Laid on the Table. 

Vol. VIn, 4865.66. 
Replies to memoranda from 

Members re Demands for Grants 
(Raliways) for 1955-56. 

Vol. I, !l76. 
"Representation of the People 

(Second Amendment) Bill: 
Consideration of clauses. 

Vol. V, 8816. 
-Resolutions re: 

Appointment of committee on 
working of Directive Principles 
of State Policy. 

Vol. VIII, !l166. 
Approval of Dratt Mininl Leases 

(Modification of Terms) Rules. 
Vol. VIII, 4979, 4980, 5002-01. 

RAO, SHRI T. B. VITTAL: contd. 
Resolution re: contd. 

Enquiry into working of Income· 
tax Department. 

Vol. V, 9538. 
Industrial Service Commission. 

Vol. I, 107. 
Nationalisation of collieries. 

Vol. IX, 1590-98, 1632-33. 
President's 

Kerala. 
Proclamation 

Vol. IX, 1773, 1786. 
Refixing a target date for Prohi-

bition. 
Vol. 1, 1454. 

Second Five Year Plan. 
Vol. V, 9420, 95911. 

Road Transport Corporations 
(Amendment) Bill: 
Motion to consider. 

Vol. X, 2283-87. 
Consideration of clauses. 

Vol. X, 2294. 
S.R.O. making amendments to the 

Coal Mines Labour Welfare Fund 
Rules, 1949-Laid on the Table. 

Vol. X. 2800, 2801. 
Shri Kashi Viswanath M~ndir Bill 

fbv Shri Raghunath Singh]: 
Motion to consider. 

Vol. II, 2173. 
Statement re action on the conven-

tion and recommendations adopt-
ed by the I.L.C.-Laid on the 
Table. 

Vol. X. 1920-21. 
Statement re Madras-Tuticorin 

train disaster. 
Vol. IX, 982. 

Statement re train accident between 
Jadcherla and Mahbubnagar. 

Vol. VIII, 5779, 5781, 5782, 5784, 
578!1, 6988, 6989. 

Travancore-Cochin State Legisla-
ture (Delegation of Powers) BllI: 
Motion for leave to introduce. 

Vol. V, 883 •. 
Unemployment Relief Bill [by Shri 

V. P. N4114r]: 

Motion to circulate. 
Vol. vn, 2898, 2902-11. 

2908, 2908, 2909, 2811. 
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MO, SHRI T. B. 'VITTAL: contd. 

Women's and Children's Institutions 
Licensing Bill [by Shrimati 
Kamlendu Mati Shah]: 
Motion to consider as reported by 

Select t:ommittee. 
Vol. X, 2161. 

RATACHARA: 
Demands for Granta, 19H-It: 

Tripura: 
Motion to reduce the Demand: 

Need to make public enquiry 
into happenings at -- in 
Tripura. 
Vol. III, 4938-1'8, 4981-
5028, 5046, 5051--5110, 

5113-28. 
Police repression in and 

'Bharatale. 
Vol. m. 4938-li8, 4981-5021. 

5045, 6061--5110, 5113-28. 

RATING TRAINING ESTABLISH-
MENT: 
Demands for Grants, 1958-57: 

Ports and Pilotage: 
Motion to reduce the Demand: 

Delay in starting a -- on 
the West Coast. 

RATLAM: 

Vol. II, 3480-3518, 3518, 
3520-33. 

Demands for Grants 1956-57-Rail-
ways: 
Miscellaneous Expenditure: 

Motions to reduce the Demand: 
Godhra-Dohad-Ratlam doub-

ting preliminary engineer-
ing survey. 
Vol. II, 1899-1932, 1948, 

1970-204iJ. 
Unimaginative expenditure on 

the Dungarpur-Ratlam (via 
Banswara) line. 

Vol. II, 1899-1932, 1947, 1970-
2040. 

RAY, SHRI B. K.: 
Constitution (Ninth Amendment) 

Bill: 
Motion to refer to Joint COll}-

mittee. 
VOl. IV, 6556, 6558. 

RAY, SHRI, B. K.: contd. 
Motion to consider as reported by 

Joint Committee. 
Vol. VIII, 5588---0. 

Consideration of clauses. 
Vol. VIII, 1'706, 5720, 5721, 5724, 

5754, 5788, 5768. 
Hindu Succession Bill (as passed bT 

Rajya Sabha): 
Motion to consider. 

Vol. IV, 8916-Z0. 
Consideration of clauses. 

Vol. IV, 6986-87. 
Leave of abaence to --. 

Vol. II, 2915-18. 
Life Insurance Corporation B111: 

Motion to consider, as reported by 
Select Committee. 

Vol. V, 9014-18. 
Consideration of clauses. 

Vol. V, 9086, 9092-93. 
States Reorganisation Bill: 

Motion to refer to Joint Com-
mittee. 

Vol. IV, 6231-1'7. 

RAZMI, SHRI S. K.: 
Demands for Grants, 1956-57 

pertaining to the Ministry of Food 
and Agriculture and Motions to 
reduce the Demands. 

Vol. III, "'738. 
Demands for Grants, 1956-51 

pertaining to the Ministry of 
Rehabilitation and motions to 
reduce the Demands. 

Vol. III, 3938-6Z. 
RECRUITMENT: 

Demands for Grants, 1956-57: 
Defence Services, Effective-Navy: 

Motion to reduce the Demand: 
Need for subsidising rowin&. 

swimming and aquatic cluba 
and utilising such organilsa-
tiona for recruitment to the 
Navy and to Naval AuxiU-
aries. 
Vol. n, 3180-3243, 821'1, 

3253-331 •. 
External Affairs: 

¥otion to reduce the Demand: 
Motion to reduce the Demand: 

Policy of-to Indian Foreill' 
Service. 

Vol. III, 3600-86, 3689~701, 
3720-63,3763,3784-11. 
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RECRUITMENT: contd. 

Demands for Grants, 1956-57: conte!. 
Indian Posts and Telegraphs 

Department (Including Work-
ing Expenses): 
Motion to reduce the Demand: 

Failure to fill up appointments 
on the basis of population 
of each community. 

Vol. n, 3325-85. 3390, 3396-
3449. 

Ministry of Finance: 
Motion to reduce ~he 'Demand: 

Irregularities in -- of Cen-
tral Excise Inspectors. 

Vol. III, 5488-98, 550~9, 
5541-5602. 

Ministry of Home Mairs: 
Motion to reduce the Demand: 

Failure to show the conside-
ration to scheduled castes 
and scheduled tribes· in the 
matter of appointments in 
the Central Government 
offices. 

Vol. III, 4938-58, 4961-5028, 
5032, 5051-5110, 5113-28. 

Policy of giving appointments 
to persons belonging to the 
backward classes in the de-
partments of Central Gov-
ernment. 

Vol. III. 4938-58, 4961-5028, 
5031, 5051-5110, 5113-28. 

Ministry of Labour: 
Motion to reduce the Demand: 

Failure to provide employ-
ment in the Ministry to the 
backward classes on the 
basis of population. 

Vol. III, 4827-87, 4892, 4894-
4933. 

Ministry of Natural Resources 
and Scientific Research: 
Motion to reduce the Demand: 

Increasing the start for ex-
ploiting the natural resour-
ces of the country. 

Vol. III, 4557-91, 4594-4616, 
4680-4702. 

DiScUaaion on Rult>& re emergency 
- to l.A.S. 

Vol. V, 10184-90. 

REDDI, SHRI ESWARA: 

General discussion of the General 
Budget, 1958-57. 

Vol. II, 2825-29. 

REDDI, SHRI RAMACHANDRA: 

Abducted Persons (Recovery and 
Restoration) COhtinuance Bill: 
Motion to consider. 

Vol. IX, 730. 

All India Institute of Medkal 
Sciences Bill: 
Motion to consider. 

Vol. I, 282, 420-22. 

Banking Companies (Amendment). 
Bill: 
Consideration ot clauses. 

Vol. X, 3996-97. 

Business Advisory Committee: 
Motion re Thirty-second Report. 

Vol. IV, 5831. 

Motion re Forty-seventh Report. 
Vol. X, 3713. 

Business of the BOUlt. 
Vol. V. 9872.-

Vol. VII, 3845. 
Vol. VIII, 8084-85, 8253-54, 6991. 

Central Excises and Salt (Amend-
ment) Bill: 
Motion to consider. 

Vol. VIU, 5433. 

Children :Bill: 
Presentation of Report of Select 

Committee. .. Vol. IX, 1521. 

Code of Civil Procedure (Amend-
ment) Bill [Omi.sion of section 
87B bJi Shri M. L. Dwivedi]: 
Motion to consider. 

Vol. X, 4061-62. 

Committee on Private Members' 
Bills and Resolutions: 
Presentation of Sixty-fourth Re-

port. 
Vol. IX, 1278. 

Motion re Sixty-fourth Report. 
Vol. IX, 158 ... 
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BEDDI, SHRI RAMACHANDRA: 

contd. 
Committee on Private Members' 

Bills and Resolutions: contd. 
Motion re Sixty-fifth Report. 

Vol. X, 2132-33. 
Motion re Sixty-seventh Report. 

Vol. X, 4004. 
Demands for Excess Grants 1951-

IS2. ' 
VOl. VII, 3927-30, 3948. 

Demands for Excess Grants, 1953-
M-Railways. 

Vol X. 30-31. 
Demands for Grants, 1956-57 

pertaining to the Ministry of 
Finance and motions to reduce the 
Demands. 

Vol. nIt 55'Tl. 
Demands for Grants 1956-57 

pertaining to tht' Ministry of 
Home JUfairs 'and motions to 
reduce the Demands. 

Vol. III, 5098, 5099, 5100. 
Demands for Grants, 1956-51 

pertaining to the Ministry of 
Production and motions to "l'educe 
the Demands. 

Vol. III, 447'1, 4478, 4492-98. 
Demands for Grant.s, 1956-57-Rail-

ways and motions to reduce tile 
Demand. 
Vol. II, 1949, 2081, 2084, 2085, 2160. 

Demands for Supplementary Grimts 
1955-56 pertaining to the Mintstr1 
of Commerce and Industry and 
motions to reduce the Demands. 

Vol. I, 1232-33. 
Demands for Supplementary Grants, 

1955-5S-Railways and Demands 
for Excess Grants, 1950-51, 1951-
52, 1952-53-Railwaya. 

Vol. II, 2340. 
Demands for Supplementary Grants, 

1956-57 pertaining to the Minis-
tries of Commerce and Industry, 
Finance, Food tlnd Agriculture, 
Home Affairs and Transport. 

. Vol. VII, 3852, 3856-60. 
Demand for Supplementary Grant, 

1956-5'1 pertaining to the Ministry 
af Communieations and motiOlll 
to reduce the Demand. 

Vol. X, 3202-03. 

109 (Ai) LSD.--38. 

--------,---"---"--
REDDI, SHRI RAMACHANDBA: 

contd. 
Demands for Supplementary Grants, 

1956-57 pertaining to the Minist.rr 
of PrQ<iuction and motions to 
reduce the Demands. 

Vol. X, 3222-24, 3234. 
Demands for Supplementary Grants, 

1958-57-Railways and motions to 
reduce the Demands. 

Vol. X, 3430-31. 
Discussion re Madras-Tuticorilt 

train disaster. 
Vol. IX, 1247--50. 

Election of Speaker. 
Vol. n, 1986. 

Finance (No.2) Bill: 
Motion to consider. 

Vol. X, 2090-91. 
Finance (No.3) BiD: 

Motion to .consider and amend-
ment to refer to Select Com-
mittee. 

Vol. X, 2090-91. 
General discussion of the General 

Budget, 1956-5'7. 
Vol. II, 2547-54, 2'181. 

General discussIon of the Ballw.,. 
Budget, 1956-57. 

Vol. n, 1654-58. 
Indian Cotton Cess (Amendment) 

Bill [as passed by Rajya Sabba]: 
Motion to consider. 

Vol. VII, S'767-81. 
Indian Tariff (Amendment) Bill: 

Motion to consider. 
Vol. IX, 141J.-..51. 

Life Insurance COrPoration Bll1: 
iMotion to consider, as reported by 

Select Commit ... 
Vol. V,1I0'72. 

Consideration of clauses. 
Vol. V, 9096, 9097, 9122, 91'32. 

Manipur State Hill Peopl81 
(Administration) RegulatiOD 
(Amendment) Bill, 194'1: 
Motion for leave to witharaw. 

Vol. II, 285T. 
Motions for Adjournment: 

Insult to special envoy of Indi81 at 
Karachi on Pakistan Republic 
Day. 

VoL III,'. ----------------
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REDDI. SHRI RAlIACHANIlIU., 

contd. 
l\IIotions for AdjoUl'l1lDellt; conte!.. 

Refusal to permit Jan ~ 
worker to 10 to... . 

Vol. II, 21116. 
Motion (s) .,.e: 

Representation of tbe ~ple 
(Conduct of ElectiQD& and EJec-
tion Petitions) Rules. 

Vol X, 16~Ji2. 
Representation of the People 

(Preparation of ElectGnl Bolls) 
Rules. 

Vol. VIII, 81B-18. 
Motor Vehicles (AmendmenO BSJ: 

Motion to consider as- reported lay 
Joint Committee. 

Vol. IX, 1.,9-13. 
National Highways Bill: 

Motion to consider. 
, Vol. VII, 3103-08. 

Consideration of clauses. 
Vol VII, 3197-88. 

Newspaper (Price and PIlle'> Billl 
(as passed by Rajya Sabha): 
Motion to consider. 

Veil. '9lII~ 410 ta. 
Consideration of clauses. 

Vol. VIn, 489t-92', 4IBM. 
Presentation Of petition .,.e 

Scheduleli Castes and ScheduoJed 
Tribes Orders (~menC) mn, 
1956. 

Vot~'" 
Representation of the People 

(Amendment) Bill: 
Consideration of claWles~ 

Vol. I, la, 18'-70~ 
Representation of the People 

(Miscellaneous ProvisionS') Bill: 
Motion to consider .. 

Vol. X, a46I. 
Besolution (s) .,.e: 

Appointment of a committee em 
industrial and commercial state 
undertakings. 

Vol. m, 5J1~11r. 
Approval of Draft Minml Leas. 

(Modification of Terms) Kules. 
Vol. VID. 4999-5000. 

Control and regulation of pro-
duction and exhibition of ftlms. 

Vol. vn, 372Z-2tf. 

REDDI, smu ~ 
ccmtcf. 
Besolutian (a) 7T.: eontcl. 

mnquiry into working of ~ 
Tax lDepartment. 

Vol. VI, 4SI • .--sa. 
Fixing • tarpl data for prohibi-

tion. 

SclioiarsliipS' fOl" 
political sufferer-. 

Vol. II. 2891. 
children of 

Vol. IX, 1838.. 
Second Five Year Pian. 

Vol. V, 9497-9501, 958t-85, 9594. I 

S:hedUled Cas..- and Scheduled 
Tribes OrU'ers (Amen.ctment) Bill: 
COnsideration of clauses. 

Tol. VIII, &:409, 643%. 
Standards' of Weights and Measures 

Bill: 
Motion to· refer to Joint Com-

mittee-. 
TOl. VIII, 4821", 4'12'7, 4630-3s., 

4717-18. 
Amendment to' cirt."Ulate. 

Vol. vnr, f830-35. 
States Reorganisation Bill: 

Kotion to refer to Joint Como-
mtttee-. 

Vol. IV, 818rJ.-.72', 8t'l'1---8Cl 
Motion to consider as reported tJ" 

Joint Committee. 
Vor. VI, 1534-4.,. 

Con~deration' of clauses. 
Vol. VI, 2028-29, 2045, 2108--0f. 

2150; 2151, 2152-
Tt!nninal Tax an Railway Passen-,era Bill: 

lIotion to eonsider. 
Vol. IX, 812, 61S-1S, 84"1, 648. 

COnsideration of clauses. 
Vol. IX, 650, 651, 652, 853. 

Womenrs and ChUdren'lInstitutions 
Licensing BilI~ 
Presentation of Report of Select 

Committee. 
• •. IX, 1523. 

KEDDY. SHRI B. Y.: 
Half-an.-hour Discussion.,.e flood 

affected' ~lac8d persona 111 
AgartaiL 

Vol. VII, MOl 
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REDDY: SHRI B. Y.: contd. 

Inter-State Water Disputes Bill <as 
passed by Rajya Sabha): 
Motion to consider. 

Vol. VII, 2982--84, 3016. 
National Highways Bill: 

Motion to consider. 
Vol. VII, 3193. 

Resolutionre Second Five Year 
Plan. 

Vol. VIII, 6285, 8393, 7100-06. 

States Reorganization Bill: 
Consideration of clauses. 

Vol. VI, 1939-40. 
Vol. VII, 2332, 2515-22, 2590, 

2591, 2594, 2599. 

REDDY, SHRI JANARDHAN: 

Leave of absence to --. 
Vol. X, 3536-38. 

REDDY, SHRI K. C.: 

All India Khadi and Village Indus-
tries Commission Bill: 
Motion to consider. 

Vol. VIII, 5228-48, 5249, 5255, 
5261, 5273, 5290-91, 5308, 5309, 

5319, 5320-25. 
Consideration of clauses. 

Vol. VIII, 5326, 5327, 5328. 
Motion to pass, as amended. 

~ Vol. VIII, 5330. 

Demands. for Grants, 1956-57 
pertaining to the Ministry of 
production and motions to reduce 
the Demands. 
Vol. III, 4432, 4433, 4451-02, 4465, 

4496-4531. 

Demands for Grants. 1956-57 
pertaining to the Ministry of 
Works, Housing and Supply and 
motions to reduce the Demands. 

Vol. III, 4322, 4323. 

Half-an-hour discussion on gypsum. 
V<?l. VIII, 4860, 488J -62. 

Resolutions re: 
•. Ambar Charkha Enquiry Com-

mittee-Laid on the Table. 
Vol. X, 1919-20. 

REDDY: SHRI K. C: contd. 
Resolutions re: contd. 

Appointment of a committee on 
industrial and commercial state 
undertakings. 

Vol. m. 3987, 3989. 
Nationalisation of collieries. 

Vol. IX, 1594, 1834. 
Statement re import of gypsum 

from Pakistan-Laid on the T,ble. 
VoL vm. 5341. 

REDDY, SHRI R. N.: 
Resolution re Second Five Year 

Plan. 
Vol V, 9685-90 

States Reorganisation Bill: 
Motion to consider .. reported by 

Joint Committee. 
Vol. VI, 1l~2. 

REDDY, SHRI VISWANATHA: 
Demands for Grants, 1958-57 

pertaining to the Ministry of 
Finance and motions to reduce the 
Demands. 

Vol. III, 5525--11. 
Demands for Grants, 1956-57 

pertaining to the Ministry of Food 
and Agriculture and motions to 
reduce the Demands. 

Vol. In, 4719--24, 4786. 
Finance Bill: 

Consideration of clauses. 
Vol. IV, 8002. 6009-12, 6021. 

General discussion of the Railway 
Budget, 1958-57. 

Vol. n, 16~6. 
Motor Vehicles (Amendment) Bill: 

Motion to consider as reported by 
JoInt Committee. 

Vol. IX. 1340-48. 
Presentation of petitions re Indian 

Posts and Telergaphs Act. 
Vol. V. 9255, 9571. 

Presentation of petition re Indian 
Posts and Telel1'aphs Act and 
Rules. 

Vol. IX, 1399. 
Resolutions re: 

Fixing a target date for prohibi-
tion. 
Vol. n, 2883-64, 2879--82. 

-' -- ----------------'-------- ----- - ---. -
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REDDI, SHRI VISW ANATHA: con.ed. 
Resolution ,.e: contd. 

Second Five Year Plan. 
Vol. V, 963a-.5. 

REGISTRATION: 

Demands for Grants, 1956-57-
Travancore-Cochin: 
Vol. V, 8261, 8291, 8314-46, 8349, 

8350. 
Motions to reduce the Demand: 

Delay in getting docwnents 
registered in the omces of 
Sub-Registrars. 

Vol. V, 8291, 831"-48. 
Inadequacy pay of menials. 

Vol. V, 8291, 8314--48. 
Demands for Grants on Account, 

1956-57-Travancore-Cochin. 
Vol. III, 88M. 

REGISTRATION OF FOREIGNERS 
ACT, 1939: 

Declaration of Exemptions UDder 
- Laid on the Table. 

Vol. IV; 8685. 
Vol. VII, 8581. 

Vol. X, 8125. 
REGISTRATION OF NEWSPAPERS 

(CENTRAL) RULES, 1956: 
Laid on the Table. 

VoL VI, 825. 
REHABILITATION: 

Amendment to Displaced P.-
(Compensation and Rehabilita-
tion) Rules-Laid on the Table. 

Vol. VIII, 8793. 
Calling Attention to Matter of 

Urgent Public Importance: 
Rehabilitation of refugees from 

East Pakistan in Tripura. 
. Vol. II, 2530-32. 

Demands for Grants, 1956-57: 
Defence Services. Effective-

Army: 
Motion to reduce the Demand: 

Failure to take effective steps 
for the - and re-settle-
ment of ex-services 
personnel. 
Vol. n, 3180-3243, 3250, 

3258-3814. 

REHABILITATION: cantil. 
Demands for Grants, 1956-57:cantd. 
Expenditure on Displaced Pel'lODl: 

Motions to reduce the Demand: 
Need to form an advisory bod, 

representing all shades f1I. 
opinion to advise on the 
rehabilitation work in Tri-
pura. 
Vol. III, 3865-66, 3870, 3871....;.. 
3916, 3917, 3919-57, 4014-H. 

Need to stop ejectment of dis-
placed persons from the land 
on which they have alr.eadJ 
settled. 
Vol. nI, 3870, 8871--3916, 3917, 

3919-57, 4014-9"-
RehaDilitation of non-claimant. 

and smalling the number of 
instalments to complete price 
of houses and shops allotted 
to them. 
Vol. m, 3870, 3871--3916, 3.18. 

3919-57, 4014-H. 
Ministry of Iron and Steel: 

Motion to reduce the Demand: 
Rehabilitation of persons to be 

evicted for the establishment 
of a Steel Plant at Durgapur. 

Vol. III, 5181--91. 
Miscellaneous Departments and 

Expenditure under the MiDiBtrJ 
of Home Affairs: 
Motion to reduce the Demand: 

Failure to give adequate 101UUl 
and subsidies to improve 
conditions in tribal areas and 
to rehabilitate chances in 
Nalla Mal forests of Andhra 
State. 
Vol. m, 4938-58, 4981-502, 

5050, 5051-5110, 5113-28. 
Other Civil Works: 

Motion to reduce the Demand: 
Failure to complete and revise 

the seniority lists of work-
charged staff in Second Circle 
Delhi State, Aviation, Plan-
ing, --, Central construc-
tion, Horticulture, Southern 
Electrical, Madras Central. 
Bombay Central, Calcutta 
Central No. I, Calcutta Cen-
tral No. U and Madhopur 
Circles. 
Vol. m, 4321--!13, 4361--98, 

4400-11. 
----.---------~-------
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REHABILITATION: contd. 

Demands for Supplementary Grants, 
1955-56: 
Expenditure on Displaced 

Persons: 
Motion to reduce the Demand: 

Adjustment of amounts out-
standing from previous 
years. 

Vol. I, 1285-1304. 
Exorbitant rates on which evacuee 

and Government built properties 
are auctioned. 

Vol. I, 1289--1304. 
.Manner of working in camps and 

slow dispersal policy. 

"1 

Vol. I, 1292-1304. 
Slow progress in rehabilitation 

schemes and improvement of 
living conditions in camps. 

Vol. I, 1292-1304. 
Slow progre~I!:' af dispersal from 

camps to rehabilitation sites. . 
Vol. I, 1285-1304. 

Demands for Supplementary Grants, 
1956-57: 
Expenditure on Displaced 

Persons: 
Motion to reduce the Demand: 

Unsatisfactory procedure in 
dispersal from camps to 
places of --. 

Vol. X, 3346-63, 3366-79. 
Motion 1'e Displaced !Persons 

(Compensation and Rehabilita-
tion) Rules. 

Vol. VII, 3205-50, 8957-4050. 

I Notification making amendments to 
the Displaced Persons (Com-

I • pensation and Rehabilitation) 
Rules-Laid on the Table. 

Vol. Ill. 3718. 
Vol. IX, 869. 

REHABILITATION DEPARTMENT, 
TRIPURA: 
Demands tor Grants, 1956-57: 

Expenditure on Displaced 
Persons: 
Motion to reduce the Demand: 

Bureaucratism in the func-
tioning ot the Rehabilitation 
Department of Tripura. 
Vol. m, 3870, 3871--3918, 

J917, 3919--57, 4Il~ 

REHABILITATION DIRECTORATE, 
TRIPURA: 

Demands for Grants, 1956-67 
Tripura: 

Motion to reduce the Demand: 
Need to fight out corruption 

in the Rehabilitation Direc-
torate. 
Vol. III, 

5028, 
4938-58, 4961-

5039, 5051--5110, 
5113-28. 

REHABILITATION 
ADMINISTRATION: 

FINANCE 

Report ot,-Laid on the Table. 
Administration-Laid on the 
Table. 

Vol. I. 24-21. 
Vol. VII, 3253. 

Report of -- tor the halt year 
ended the 30th June, 1955-Laid 
on the Table. 

Vol. X, 2641. 

REHABILITATION, MINISTRY OF: 
Demands for Grants, 1956-57: 

Vol. III, 3865-66, 3870, 3871-3917, 
3919--57, 4014-94-

Motions to reduce the Demand: 
Exemption of displaced persons 

from payment of forest taxes. 
Vol. III, 2870, 3871-3916, 

3919-57, 4014-94-
Need to ensure that loans actu-

ally granted are made avail-
able to displaced persons. 
Vol. W, 3870, 3871-391«1. 

3919-57, 4014-94. 
Need to guarantee the supply of 

corrugated iron sheets to the 
displaced persons who ue 
given housing loans. 
Vol. m. 3870, 3871-3918, 3917. 

3919-57, 4014-94-
Need to provide drinkinf water 

in the colonies of displaced 
persons. 
Vol. m, 3870, 8871-3916, 

891~7. 4014-M. 
Need to provide increased 

amount of housing loan to 
displaced persons in Tripura 
in colonies and elsewhere. 
Vol. m, 3870, 3871--3918, 

3919-5'1, 4014--M. 
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REHAB1WTATION M:iNISTRY"-OF~I' 
COOt<!. 
Demands for Grants, 1956-57: cootd. 

Motion to reduce the Demand: I 
cootd. 
Need to stop realising loans 

trom displaced persons in Tri-
pura. 
Vol. III, 3870, 3871-3916, 

3919-57, 4014-94. 
Demands for Grants on Account, 

1956-57. 
Vol. II, 2219, 2234. 

Demands for Supplementary Grants, 
1956-57: 

Vol. X, 3334-36, 3340-63, 
3366-80. 

Motion to reduce the Demand. 
Unsatisfactory condition of refu-

gees at Sealdah station and 
failure of officers and stat! to 
deal with it. 

Vol. X, 3346--63, 3366-78. 

RELATIONS WITH STATES: 
Demands for Grants, 1950-57:. 

Vol. III, 4935, 4937, 4938-58, 
4961-5028, 5050, 5051-5110, 

, 5113-28, 5130. 
Motion to reduce the Demand: 

Disapproval of policy of recruit-
ment to Central Reserve Police 
at Neemuch. 
Vol. III, 4938-58, 4961-5028, 

5050, 5051-5110, 5113-28. 
Demands for Grants (\n Account, 

1956-57. 
Vol. II, 2219, 2229. 

Demands for Supplementary Grants, 
1956-57. 

Vol. X, 3134-68, 3172-87, 3189. 
Motion to reduce the Demand: 

Necessity to give equal pay to 
subordinate stat! of Central 
Reserve Police. 

Vol. X, 313~8, 3172-87. 
Ventfiate the grievance of non-

establishment of a High Court 
Bench 'at Aurangabad in Marath-
wada of Bombay State. 

Vol. X, 3135-68, 3172-87. 

RELEASE OF MEMBER(S): 
Arrest and release of Shri Saidullah 

Khan Kazmi. 
Vol. V, 9871. ----'-----------

RELEASE OF MEMBER(S): conte!. 
Release of Shri Bhajahari Mahata 

M. P. and Shri Chaitan Majhi 
M.P. 

Vol. V, 9106. 
Release of Shri Sarangadhar Du 

and His Highness Maharaja 
Rajendra Narayan Singh Deo 
from detention. 

Vol. I, 211. 
Release of Shri Shibbanla1 Saksena. 

Vol. VIII, 5013. 
Release of Shri Tushar Chatterjea. . 

Vol. IV, 7533. 
Release on bail of Pandit Bhargati 

Charan Shukla. 
Vol. III, 3595-96. 

RELIEF CAMPS: 
Demands for Supplementary Grants, 

1955-56: 
Expenditure on Displaced Per-

sons: 
Motion to reduce the Demand: 

Manner of working in camps 
and slow dispersal policy. 

Vol. I, 1292-1304. 
Slow progress in rehabilitation ' 

schemes and improvement 
of livina conditions ill 
camps. 

Vol. I, 1292-1304. 
Slow progress of dispe 

from camps to rehabilita-
tion sites. 

Vol. I, 1285-1304. 

RELIEF MEASURES: 
Demands for Supplementary Grante. 

1955-56. 
Miscellaneous Departments and 

other Expenditure under the 
Ministry of Finance: 
Motion to reduce the Demand: 

Assistance for natural cala-
mities and scarcity-aftected 
areas. 

Vol. I, 1256-71. 
Inadequate assistance for r,(:.1 

lief measures in scarcity- . 
aftected areas. 

Vol. If 1256-71. 
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RENT: 

Demands for Grants. lV58-1r7~ 

Other Civil Works: 
Motion to redllce the Demand: 

Need for charging of rent of 
domes and baradaries in 
Delhi at five per cent of pay 
instead of ten per cent. 

Vol. III, 4321-53, 4359, 
4311-98, 4406-16. 

REORGANISED STATES (SCHE-
DULED CASTES AND SCHEDUL-
ED TRIBES) DETERMINATION 
OF POPULATION RULES: 

Laid on the Table. 
Vol. IX, 1'000. 

REPRESENTATION OF 'I1IE PE0-
PLE (AMENDMENT) BILL, 1956: 

See under "Bill (s)". 

REPRESENTATION OF THE PEO-
PLE (SECOND AMENDMENT) . 
BILL, 19156: 

See under "Bill (s)". 

REPRESENTATION OF THE PEO-
PLE (THIRD AMENDMENT) BILL, 
1955: 

See under "Bill (s)". 

REPRESENTATION OF THE PEOPLE 
(FOURTH AMENDMENT) BILL, 
1956: 

See under "Bill (s)". 

REPRESENTATION OF THE PEOPLE 
(MISCELLANEOUS PROVISIONS) 
BILL: 

See under "Bill (s)". 

REPRESENTATION OF THE PEOl-LE 
(AMENDMENT) ORDINANCE: 

See under "Ordinance(s) to. 
: 

REPRESENTATION OF THE PEOPLE 
(AMENDMENT) ORDINANCE, 
1956: 
See under "Ordinance(s)". 

599 -------------
REPRESENTA'TION OF THE PEOPLIi 
((CONDUCT OF ELECTIONS AND 

ELECTION PETITIONS) RULES: 

Laic! Oil. the 'Table. 
Vol. vnr, 6247-41. 

Vol. IX, 488. 
lJ1otion'1"8-

Vol. X, 3492-3524-
Notification making amendments to 

Rules-Laic! on the Table. 
Vol. IX, 851. 

REPKESENTA'TION OF THE PEOPLE 
(CONDUCT OF ELECTIONS AND 
ELECTION lTrITIONS) RULES, 
1956: 

S.R.O. malting certain amendments 
to the :Representation of the Pea-
]DIe '(Conc!uct ·of Elections and 
Election Petitions) Rules, 1956-
Laid on ihe 'Table. 

Vol. X, 3124-

aEPRES£NTATJON OF THE PEOPLE 
(PREPARATION OF ELECTORAL 
ROLLS) RULES, 1958: 

Laid .n the Table. 
Vol. VI, 625-28. 

Mdtionre-
Vol. vm, 8173-6236. 

Notification makiDg amendment to 
the-Laici on the Table. 

Vol. VIII, 8701. 
Vol. IX, 485-8'7. 

REQUISITIONING AND ACQUISI-
TION Oi' D\4lI/IOVAl!ILE PROPERTY 
ACT: 

Notiftcatioll. !UD4er-,Laid on the 
Table. 

Vol. VI, 5. 

RESEARCH: 

Demands for Grantl, 1956-57: 
Botanical Survey: • 

Motion to reduce ,the Demand: 
Failare to have any adequate 
-in the matter of exploit-
ing IndianhetlDs for medical 
preparatillllll. ' 

VoJ, III, 4557-90, 459~ 
-4594-46'1'6, t4tJ8()......6'101. 



RESEARCH: contcl. RESERVE FORCES: 
Demands for Grants,. 1956-57: contcl 

Ministry ot Food and Agriculture: 
Motion to reduce the Demand: 

Dissemination of knowledge 
about-on boropaddy. 

Vol. III, 4704-05, 4706-30, 
4735, 4743-4819. 

Scientific Research: 
Motions to reduce the Demand: 

Inadequacy of-in the matter 
of essential (volatile) oils. 

Vol. III, 4557-90. 45K-
4616, '*680--4702. 

Policy pursued in fostering-
in various subjects. 

Vol. m, 4557-90, 411K-
4616, 4680 ...... 6702. 

Demands for Grants, 1956-57-Tra-
vancore-Coehin: 
Agriculture: 

Motion to reduce the Demand: 
Neglect of--in mychology 

and plant pathology with 
special reference to condi-
tions in Travancore-Cochin. 

Vol. V, 8307, 8314---46. 

J:ducation: 
Motion to reduce the Demand: 

Inadequate provision for-
work. 

Vol. V, 82'73, 831"-46. 

See also "Scientific Research". 

RESERVE BANK OF INDIA: 
Principal and Supplemental Agree-

ments between Governor of Rajas-
than and Reserve Bank of India-
Laid on the Table. 

Vol. X. 3891. 

RESERVE BANK OF INDIA (AMEND 
MENT) BILL: 

See under "Bill(s)". 

RESERVE BANK OF INDIA (NOTE 
REFUND) RULES, 1935: 
lfotiftcation making amendments to, 

.....Laid on the Table. 
Vol. V, 8'113-14. -----.... ~ -.--- ,-_.-

Demands for Grants, 1958-57: 
Defence Services, Eftective--\rmy: 

Motion to reduce the Demand: 
Measures tor ensuring the-

successful operation of the 
short service system so as 
to h,ave, at lesser costs,. 
larger reserves and poten-
tial reserves trained for 
any emergency. 

Vol. n, 3180-3243, 3248~ 
3253-3314. 

RESIGNATION(S) : 

of Dr. Natabar Pandey: 
Vol. IX, It. 

ot Shri Amar Nath Vidyalankar. 
Vol. X. 4222.-

of Shri C. D. Desbmukh. 
Vol. VII, 4395. 

of Shri Giridhari Dboi. 
Vol. IX, 12. 

of Shri Nijalingappa. 
Vol. IX, l2': 

of Shri R. N. S. Deo. 
Vol. IX, 12: 

Statement by 8hri C. D. Deshmukh 
re resignation from offtce of 
Minister. 

Vol. V, 813-22. 

RESOLUTION(S) : 

re appointment of a committee ou 
industrial and commercial state 
undertakings. (Negatived). 

Vol. m, 3982-4010, 53()4......66. 
re appointment of a committee on 

working of Directive Principles of 
State Policy. (Negatived). 

Vol. VII, 3757-58. 
Vol. VOl, 5115-52, 5156-71 

re appointment of Committee on 
examine Community Projects anet 
National Extension Service 
Schemes. (withdrawn). 

Vol. I, 1403-54. 
re approval of Draft Mining Leasa. 

(Modification of Terms) Rules. 
(Adopted) . 

Vol. vm, 4975-1012, 5034-41'. 
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DSOLUTION(S): contd. 

f" ceiling on income of an indivi-
dual (Adopted, as substituted). 

Vol. IV, 6665. 
Vol. V, 8076-8130, 9508-34. 

f'e control and regulation of produc-
tion and exhibition of 1ilms. 
(Adopted, as substituted). 

Vol. VI, 2216. 
Vol. VII 3703-57. 

f'e enquiry into working of Income-
tax Department (Negatived). 

Vol. V, 953~2. 
Vol. VI, 42~4. 

f', fixing a target date for prohibi-
tion (Adopted as substituted). 

Vol. n, 2856-82, 2883-2906. 
Vol. III, 3957--81. 

,. Industrial Service Commission. 
(Negatived) . 

Vol. I, 95-101, 106-50. 

ore nationalisation of banks. (Nega'-
t1ved). 

Vol. m. 5356. 
Vol. IV, 6617--85. 

H nationalisation of collieries. 
(Negatived). 

Vol. IX. 1590--1633. 
'fe nationalisation of tea industry. 

Vol. X. 3113-20. 

'fe nuclear and thermo-nuclear tests. 
(withdrawn). 

Vol. WI, 8172-76. 
Vol. IX, 303-42, 343-62. 

re President's Proclamation r. 
Keral&. (Adopted). 

Vol. IX, 1661-1786. 

1" President's Proclamation ,.. 
Travancore-Cochin (Adopted, as 
IUbstltuted). 

Vol. m. 3776-3854. 

f'e President'. Proclamation fie 
Travancore-Cochin. (Adopted). 

Vol. VIll, 5046-5114, 5189-5211. 

f" refixing a target date for prohi-
bitlon. 

Vol, I, 14M. 

RESOLUTION(S): contd. 

1'e representation of African and 
Asian nations in U.N.O. (with-
drawn). 

Vol. VI, 483-86, 2158-2216. 
Te scholarships tor children of poli-

tical sufferers. 
Vol. IX, 1633-38. 

Discussion adjourned. 
Vol. X, 3052-3079, 3080-3113. 

re Second Five Year Plan. 
Vol. V, 9383-9411, 9419-35, 

9438-9501, 9581-9704. 
Vol. VIn, 6254--6396, 6620--6780,. 

6795-6959, 6992, 7005-7147. 
RESUME: 

of Twelfth Session. 1956 ot Lolr.. 
Sabha. 

Vol. V, 10205-08. 
of Thirteenth Session, 1956 of Lok 

Sabha. 
VoL 7153-56. 

of Fourteenth SeSsion, 1956 of Lok 
Sabha. 

Vol. X, 4315-18. 
RETIREMENT RULES: 

Demands for Grants, 1956-57: 
Other Civil Works: 

Motion to reduce the Demand: 
Failure to apply the same--

for the permanent work-
charged staff as applicable-
to other permanent Central 
Government employees. 

Vol. III, 4321-53, 4357, 4361-
98, 4400--18. 

RETRENCHMENT: 

Calling Attention to matter of Ur ... 
gent Public Importance--in Or-
dnance Factories. 

VoL IV, 8687--90: 
Demands tor Grants, 1958-57: 

Agriculture: 
Motions to reduce the Deinand: 

Failure to pay any Il'atuity· 
to the retrenched workers in 
the Indian Agricultural Re-. 
search Institute as required 
under the Industrial Dis-
putes Act, 1947. 

Vol. m. 4704, 4705, 470S-
30, 4742, 47a-t8ta. 



0602 INDEX TOLOK IABKA DIIBA'l'BS-PAlIT n 

RETRENCHMENT: contd. 
Demands for Grants, 1956-57: contd. 

Agriculture: contd. 
Motion to reauce the Demand: 

contd. 
Need to grant discharge certi-

ficates to the workers who 
are retrenched in the 
I.A.R.I. 

Vol. III, 4704, 4705, 4706-
30, 4741, 4743--4819, 4820. 

-Defence Services, effective-Army: 
Motions to reduce the Demand: 
--in the Ordnallce factories. 

Vol. II, 3180-3243, 3249, 
3253--3314. 

-- of civilian workers in 
Defence installations. . 

Vol. II, 3178-3243, 3251, 
3253-3314. 

Ministry of Labour: 
Motion to reduce the Demand: 

Neeessity of proper 1elislation 
for checking--. 

Vol. nI, 4827--87, 4889, 
4894--4933. 

Demands for Grants, 1956-57-Rail-
ways: 
Railway Board: 

Motion to reduce the Demand: 
__ of employees contrary to 

the provisions of the Pay-
ment of Wages Act. 

Vol. II, 1899-1932, 1938, 
1970-2040. 

UVENUE, BOARD OF: 
Demands for Grants, 1958-f:.7-Tra-

vancore-Cochin: 
Heads of States, Ministers, Sec-

retariat and Attached Oftlces: 
Motion to reduce the Demand: 

Failure to declare the tem-
porary staff ot the--per-
manent. 

Vol. V, 8284, 8314-46. 
REVENUES-CENTRAL BOARD OF: 

Repqrt by Prof. Kaldor on Indian 
Tax Refrom and note of--there-
on--Laid on the Table. 

Vol. V, 10027. 
REVENUE-PAYMENTS TO INDIAN 

STATE AND COMPANIES: 
Demands for Excess Grants, 1953-

54-Railways. 
Vol. X, 3388-3402, 3405-

55,3458. 

REVENUE-WORKING EXPJaflDI 
-ADMINISTRATION: 

Demands for Exces. Granta. 1953-
54 (Railways). 

Vol. X, 3386, 3388-3402, 
MO~5, 345'1. 

REVEN~WORKING EXPENSES-
MISCELLANEOUS EXPENSES: 
Demands for Excess Grants, 1953-

54-Railways. 
Vol. X, 3387, 3388-3402. 

UCJI.-...,5I5, 3488. 

REVENUE-WORKING EXPENSES-
OPERATING STAFF: 

Demands for Excess Grants, 19153-
54-Railways. 

Vol. X. 3187, 3388-3f02. 
3405-55, 3457. 

REVENUE-WORKING EXPENSES-
OPERATION (FUEL): 

Demands for Excess Grants, 1953-
54-Railways. 

Vol. X, 3387, 3388-3402, 3405-
55, 3ta7. 

REVENUE-WORKING EXPENSES-
OPERATION OTHER THAN STAFF 
AND FUEL: 

Demands for Excess Grants, 1953-
54-Railways. 

Vol. X. 3187, 3388-3402, 
340~5, 3457-58. 

REVENUE-WORKING EXPENSES-
REPAIRS AND MAINTENANCE: 
Demands for Excess Grants, 1953-. 

54-Railways. 
Vol. X, 3388, 3388--3402, 3405-

55, 3457. 
REWARI: 

Demands for Grants, l'58-57-Rail· 
ways: 
Ordinary Working Expenses --

Repairs and Maintenance: 
Motion to reduce the Demand: 

Dirty condition of railwll7 
carriages run between -
and. Hissar. 

Vol. II, 2041-78, 2083, 
2089-llJl. 



TWEJ:.FTH TO J'OVR'rEENTH SlIl88IONS, 1956 
--~-... ------------.---------

fUCE: 

Calling Attention to Matter of Ur-
gent Public Importance: 
Rise in price of -- in Tripura. 

Vol. V, 9572-73. 
Demands for Grants. 1956-57: 

ItIinistry of Food and Agriculture: 
Motions to reduce the Demand: 

Failure to prevent recent ab-
normal rise in prices of --
in Calcutta and other in-
dustrial areas. 

Vol. III. 4704-05, 4706-
30, 4733, 4743-4819. 

Policy about price of-
Vol. III, 4704-05, 4706-30, 

4732, 4743-4819. 
Rice milling. 

Vol. III, 4704-05, 4706-30. 
4734, 4743-4819_ 

RICE MILLS: 
Demands for Grants, 1956-67: 

Ministry of Labour: 
Motion to reduce the Demand: 

Service conditions of the --
workers in the district of 
Midnapur. 

Vol. nI, 4827~7, 4892, 
4894-4933. 

RICE MILLS LICENSING ORDER, 
MADRAS: 

Notification making amendment in-
Laid on the Table. 

Vel. VI, 7. 

RICHARDSON, BISHOP: 

Leave of absence to. 
Vol. VIII, 89M. 

Vol. X. S5M-38, 3899-3803. 

RISHANG KEISHING, SHRI: 
Demands for Grants, 1958-57 per-

taining to the Ministry of Defence 
and motions to reduce the De-
mands. 

Vol. II, 3245, 3249, 32151, 
8262-66. 

Demands for Grants, 1956-57 per-
taining to the Ministry of Ex-
ternal Aftahi and motions to re-
duce the Demands. . 

VoL Ill, 3686-87, 3687, 3689. 
--._-----

----_ .. __ . __ ._------
RISHANG KElSHING, SHRI: contd. 

Demands for Grants, 1956-57 per-
taining to the Ministry of Home 
Affairs and motions to reduce the 
Demands. 

Vol. III, 5029, 503a-35, 5102-
10. 

General discussion of the General 
Budget, 1956-57. 

Vol. II, 2593-99. 
Half-an-hour discussion re develop-

ment grants to Manipur. 
Vol. VIII, 4683-88, 4696. 

Motion(s) for Adjournment: 
Alleged death of some Nagas due 
to starvation. 

Vol. V, 9103, 9104-05, 9105-08. 
Firing in Manipur State. 

Vol If 41. 
Motion on Address by thJ! President. 

Vol. I. 353-54. 
Motion re situation in Naga Hills. 

Vol. VII, 4200-08, 4232. 
Scheduled Castes and Scheduled 

Tribes Orders (Amendment) Bill: 
Motion to consider and amend-

ment to circulate. 
Vol. VIII, 6101-04. 

Consideration of clauses. 
Vol. VIll. 6481-83. 

Statement re situation in Naga Hills. 
Vol. VI, 1567. 

States Reorganisation Bill: 
Motion to refer to Joint Commit-

tee. 
Vol. IV, 6409-11. 

Motion to consider as reported by 
Joint Committee. 

Vol. VI, 1549, 1550, 1648-53. 
Consideration of clauses. 

Vol. VI, 2062, 2154-57. 
Territorial Councils Bill: 

Motion to considet'. 
Vol X, 3748-52. 

Consideration of clauses. 
Vol. X, 3775-76, 3781, 3783, 
8784-85, 3800, 3801-02, 8804, 

3805, 3806, 3808, 3809. 

RIVER BOARD BILL (AS PASSm 
BY RAJYA SABHA): 

See under "Bill (s)". -------------
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RIVER VALLEY PROJECTS: 

See "Irrigation and Power". 

ROAD(S): 

Demands for Grants, 1956-57: 
Capital Outlay of the Ministry at 

Rehabilitation: 
Motion to reduce the Demand: 

Need to expedite the const-
ruction of buildings,--camps 
homes and infirmaries for 
displaced persons in Tri-
pura by increasing the 
amount of aid. 
Vol. Ill, 3871-3916, 3919-

57, 4014-94. 
Capital Outlay on Roads: 

Motions to reduce the Demand: 
Inadequacy of outlay on-in 

Travancore-Cochin State 
having regard to the special 
unemployment position in 
the State. 

Vol. n, 3"0-3516, 3519, 
3520-33. 

Policy in regard to capital 
outlay in road building. 
Vol. II, 3460-3516, 3520-33. 

Chiet Inspector of Mines: 
Motion to reduce the Demand: 

Maintenance of--in mining 
area around Bara-Jamda' 

Vol. III, 4827-417, 4893, 
'894-4933. 

Tripura: 
Motions to reduce the Demand: 

Need to give monetary aid to 
the villagers tor construct-
ing village-

Vol. III, 4938--58, 4961-
5028, 5046, 5051-51)0, 

5113--28. 

Need to stop the use of un-
suitable bricks in construc-
tion of Agartala Kalachara 
and Agartala-Sonanura -in 
Tripura. 

Vol. In, 4938-68, 4981-
5028, 5048, 5051--5110, 

1113-38. --- .•. -- ---------

ROAD ACCIDENT(S): 
Demands for Grants, 1956-5'1: 

Tripura: 
Motion to reduce the Demand: 

I'requent motor accidents fa 
Tripura. 

Vol. m, 4938-58, 4981-
5028, 5044, 5051--5110. 

5113-28. 

ROAD FUND, CENTRAL: 

Demands for Grants, 1956-57: 
Vol. n, 3~9, 3480-3516, 3520-

33, 3534-
Demands for Grants on Account, 

1956-57. 
Vol. II, 2219, 2235. 

ROAD TRANSPORT CORPORA-
TIONS (AMENDMENT) BILL, 1958: 
See under "Bill (s)". 

ROAD TRANSPORT CORPORA-
TIONS (AMENDMENT) ORDIN-
ANCE,1956: 
See under "Ordinance (s)". 

RONTAIL PLANT: 
Demands for Grants, 1956-5'1 Tra-

vancore-Cocbin: 
Industries: 

Motion to reduce the Demand: 
Losses incurre in working 

the-
Vol. V, 8311, 831""--48. 

ROY, DR. SATYABAN: 
Leave ot absence to. 

Vol. V, '1720, 10029. 

ROY, SHRI BISHWA NATH: 
Demands for Grants, 1956-57 per-

taining to the Ministry of Com-
merce and Industry and motions 
to reduce the Demands. 

Vol III, 5228-32. 

RUBBER FACTORY: 
Demands for Grants, 1958-57 Tra-

vancore-Cochin: 
Industriea: 

Motion to reduce the Demand: 
Failure to expand the-and to 

absorb the retrenched 
worken. 

Vol. V, 8811, 831f-....4&. 
-~-------
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RUDARPUR: 

Demands for Grants, 1956-57-Rail-
ways: 
Railway Board: 

Motions to reduce the Demand: 
Failure to construct Rudar-

pur Deoria-Kasia-Nautanwa 
link before the Buddha 
Jayanti celebration to be 
held in May. 1956. 

Vol. II, 1899-1932, 1935, 
1970-2040. 

Failure to extend the project 
for Rudarpur-Deoda-Kushi 
nagar-Nautanwa railway 
line up to N awgarh along 
Nepal border in vicinity of 
Lumbini, the birth place of 
Lord Buddha. 

Vol. II. 1899-1932, 1935, 
1970-2040. 

RULES COMMl'1*1'EE: 
See Wlder "Conunittee(s), Par11a-

mentary". 

RULES OF PROCEDURE AND CON-
DUCT OF BUS~ IN LOK 
SABRA: 
:Motion re suspension of first provieo 

to Rule 92. 
Vol. lV, 80111-'18. 

RULING(S): 

A Bill authorumg State Legisla-
tures to levy taxes with retros-
pective effect is not a Money Bill 
and, hence, President's recommen-
dation is not required for its in-
troduction or consideration. 

Vol. I, 1051--55. 

A Member of a Joint Committee who 
has not appended a minute of dis-
sent to the joint committee Re-
port, while speaking in the House 
ought not to change the provisions 
differently, Wlless he explains to 
the House in detail the new ideas 
that have compelled him to 
plead for a change. Normally, he 
ought not to move an amend-
ment to that effect. 

VoL VI, 139-44. 

RULING (S): contd. 
A Parliamentary Committee can lit 

while the House is adjourned. IA 
case of prorogration, the Commit-
tee's proceedings can go on as if 
the House had not been prorogued. 

Vol. VI, 984-86. 

A partly discussed resolution pend-
ing in Parliament does not lapse 
by reason of the prorogation of· 
the House. 

Vol. VI, 43S-1'1. 

RUPNARAYAN RIVER: 

Demands for Grants, 1956-57: 
Ministry of Irrigation and Power: 

Motion to redUce the Demand: 
Delay in Wldertaking concrete 

measures for the narrowinl 
of certain parts of - to 
facilitate water transport. 
flood control. etc. 

Vol. m, 4095, 4096-4142, 
4148-85, 4188---4M'I. 

RURAL AREAS: 

Demands for Grants, 1958~a7: 
Expenditure on Displaced Per-

Bans: 
Motion to reduce the Demand: 

Need to extend to village, 
areas industrial loan. ot 
higher categories for the dlI-
placed persons in Tripura. 

Vol. III, 3870, 3871-3918. 
. 3918, 3919-57, 401~ 

Indian Posts and Telegraphs De-
partment (Including Workinc 
Expenses): -
Motion to reduce the Demand: 

Need to open telegraph Offtcel 
in the --. 

Vol. II, 3325-85, 3390, 
3396-3449. 

Ministry of CommWlications: 
Motions to reduce the Demand: 

Failure to open branch poet 
offices in villages Dhekhai, 
Banspaar, Gaura, Sundy.-
arwa Jarar. PancJra Bazuo. 
Khutha Bazar, Bappar, 

- _._-------------------------
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RURAL AREA(S): contd. 

Demands for Grants, 1956-57: contd. 
Ministry of Communications: 

conte!. 
Motions to reduce the Demand: 

contd. 
Nadua Bazar, Gopala, Raj-
wal, Mithaura Bazar in Tah-
sil Maharaj Ganj of Gorakh-
pur District, Uttar Pra-
desh. 

Vol. II, 3325-85, 3388, 
3398-3449. 

Failure to open telegraph, 
telephone and post offices in 
the -- in sufficient num-
bers in Gorakhpur, Bast1 
and Deoria Districts in 
Uttar Pradesh. 

Vol. n. 3325-65, 3387, 
3396-3449. 

Failure to open telephone 
public call offices in Naut-
anwa Bazar, Anandnagar, 
Bridgeman Ganj, Lachmi-
pur Bazar, Campier Ganj, 
Peppe Ganj, Paneira Bazar, 
Kutha Bazar', Partaval 
Bazar, PatiJ Nagar, Niclllaul, 
Dungroopur Bazar, BhitauU 
and Mithaura Bazar in the 
Gorakhpur District, Uttar 
Pradesh. 

Vol. II, 3325-85, 3387, 
3396-,3449. 

Failure to open village post 
offtces in Naurangia Tlnbar-
dha Bazar, Ram Nagar, 
Jatha Bazar, Nantar Jangat, 
Kinuerpati, Marar, Build-
walia, Khutbai Si8wania, 
Deotaha, Silwa Goeti, 
Niboa and Pandrri Bazar in 
the Deoria District of Uttar 
Pradesh. 

Vol. n, 3325-85, 3388, 
3396-3449. 

Ministry of Health: 
)lotions to reduce the Demand: 

Delay in establishment of 
Health Centres in-

Vol. Ul, 4250-58, 4280, 
4286-4318. 

RURAL AREA(S): contd. 
Demands for Grants, 1956-57: contcL 

Ministry of Health: contd. 
Motions to reduce the Demand: 

contd. 
Inadequate attention paid to 
-- in matters relating to 
public health. 

Vol In, 4250-58, 4258, 
4288-4318. 

Meagre provision for the esta-
blishment of rural Healtb 
Centres in the Second Five 
Year Plan. 

Vol. III, 425G-58, 4260, 
4286--4318. 

Meagre provision under the 
water supply schemes for 
-in Part C States. 

Vol. I1I, 425G-58, 4260, 
4288-4318. 

Other Organisations under the 
Ministry of Production: 
Motion to reduce the Demand: 

Need to encourage gbani on 
industry in villa,es. 

T.ripura: 

Vol. III, 4422-77, 4480, 
4481-4534, 4541-53. 

Motion to reduce the Demand: 
Need to give monetary aid to 

the villagers for construct-
irig village roads. 

Vol. III, 4938-38, 4961-
5028, 5046, 5051-5110, 

5113-28. 
RURAL CREDIT SURVEY: 

Demands for Grants, 1958-57: 
Ministry of Finance: 

Motion to reduce the Demand: 
Failure to introduce pilot 

schemes under -- in 
Andhra. 
Vol. m, 5486--98. 5504-39, 

5540, 5541-5802. 
RURAL CREDIT SURVEY, COM-

MI'M'EE. ALL INDIA,: 
Demands for Grants. 1956-57: 

Ministry ot Food and Agriculture: 
Motion to reduce the Demand: 

Speedier implementation ot 
recommendations of - re-
lating to Food and Agri-
culture Ministry. 

Vol. III, 4704-05. 4706--30, 
4736, 4743-4811. 
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aURAL DEVELOPMENT: 

Demands for Grants, 19S6-57-Tn-
VlUlcare-Cocbin: 

Vol. V, 8284-65, 8287, 8300, 8308, 
8314--46, 8349, 8352-53 

Motions to reduce the Demand:' 
Jnterference of Government in 

the clay-to-day administration 
of Pancha1lats and curtailment 
of the autonomy of Pancruz· 
fIIIh. 

Vol. V, 8300, 831~. 

Miserable condition of the lower 
paid staff of pancha1lats. 

Vol. V, 8308, 8314-48. . 

Progress of -. 
VoL V, 8287, 8314--46. 

Url8DC1 to equate pay lIC81es 
of the employees of pancha-
lIats to those of their counter-
parts in the service of Gov-
ernment. 

Vol. V, 8300, 8314--46. 

Demands for Grants on Account, 
1856-57-Travancore-Coch:n. 

Vol. m. 3857. 

RUSSIA: 
Half-an-hour discussion re cultural 

delegation to U. S. S. R. anel 
Kast Europe. 

VoL X. 2781--88. 

8 
SADHUS AND SANYA'SIS (REGIS-

TRATION AND LICENSING) 
BILL: 

Presentation of petition re-
Vol. IX, 370. 

Vol. X. 2645, 2951-52. 

SAFEGUARDS TO LINGUISTIC 
MINORITIES: 
See "Linguistic . Minorities, Safe-

lUarda to". 

SAHAYA, SHRI SYAMNANDAN: 

Agricultural Produce (Development 
and Warehousing) Corporations 
Bill: 
Motion· to consider. 

Vol. V, 7899, 7928, 7947-52. 
Consideration of clauses. 

Vol. V, 8008, 8Illl,' 8016, 8028, 
8064, 8067 .. 

Bihar and .West Bengal (Transfer of 
Territories) Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. VI, 839, 845, 960-89. 

Consideration of clauses. 
Vol. VII, 3557, 3558. 3559,. 

3560, 3561, 3562, 3564, 3568, 
3608, 3610, 3619-29, 3630~ 
3658, 3679-81, 3682-83~ 
3687-88, 3689. 

Motion to pass, as amended. 
Vol. VII, 3899. 

Deman;.r''for Grants, 1956-57 per-· 
taining to the Ministry of External 
Affairs and motions to reduce the-
Demands. 

Vol. In, 3686, 3690. 
Demands for Grants, 1956-57 per-

tainin, to the Ministry of Works, 
Housing and Supply and motiona-
to redu.ce the Demands. 

Vol. ill, 4415. 
Discussion re leakille of Bud.cet. 

proposals. 
Vol. n, 3170. 

Hindu Succession Bill <as passed by' 
Rajya Sabha): 
Consideration of clauses. 

Vol. IV, 7537-38. 
Indian Medical Council BiJl (y. 

pallSed by Hajya Sabha): 
Consideration of clauses. 

Vol. X, 2420 .. 
Leave of absence to Members. 

Vof. V, 7721. 
Motion on Address by the President... 

Vol. I, 505-12, 534, 701, 7113, 822. 
Resolution re Second Five Year-

Plan. 

(~ SHRI MEGHNAD: ,. 
Vol. VIII, 82M. 

States Reorganisation Bill: 
l\4otion to consider as reported by-

JDint Committee. ~Ul of. 
VoL I. 37-38. : Vol. VI. ~ 

------,. .... < . ...:....----
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SAIGAL, SARDAR A. s.: 
All India Institute of Medical 

Sciences Bill: 
Motion to consider. 

Vol. I, .02. 
Business of the House. 

Vol. IV, 7088. 
Vol. VII, 4393. 

-Calling Attention to Matter(s) of 
Urgent Public Importance: 
Change in British Bank Rate. 

Vol. n, 1708. 
Disturbances at Kalka Railway 

Station. 
Vol. V, 10013. 

Floods in Assam and relief 
rendered. 

Vol. VIII, 6618. 
Vol. II, 3380, 3445, 3446. 

-.Demands for 
pertaining to 
Defence and 
the Demands. 

Grants, 1956-57 
the Ministry of 
motions to reduce 

Vol. n, 3217-22. 

Demands for Grants, 1956-57 per-
taining to the Ministry of External 
Affairs and motions to reduce the 
Demands. 

Vol. m,3660--64. 
Demands for Grants, 1956-57 per-

taining to the Ministry of Irriga-
tion and Power and motions to 
reduce the Demands. 

Vol. m, 4122,413fJ-..-42. 
Demands for Supplementary Grants, 

1956-57 pertaining to the Minis-
tries of Commerce and Industry, 
Finance, Food and Agriculture, 
Home Affairs and Transport. 

Vol. VII, 3875-78. 
<General discussion of the General 

Budget, 1956-57. 
Vol. II, 2709. 

-General discussion of the Railway 
Budget, 1956-57. 

Vol. II, 1594--600, 1643. 
Government Premises (Eviction) 

Amendment Bill: 
Motion to consider as T'eported 

by Select Committee .. 
VoL VII, 4064. 

SAlGAL, SARDAR A. S.: contd. 
Hindu Adoptions and Maintenance 

Bill (as passed by Rajya SabbaJ: 
Consideration of clauses. 

Vol. X, ~().tO 

Indian Red Cross Society (Amend-
ment) Bill: 
)4otion to consider. 

Vol. I, 250, 251, 252--M. 

Motion(s) for Adjournment: 
Disturbances at Kalka RaUwq 

Station. 
Vol. V, 10011. 

Insult to special envoy of India 
at Karachi on Pakistan Republic 
Day. 

Vol. III, 3588. 

Motion on Address by the President. 
Vol. I, 476-81. 

Motion re: 
Displaced Persons (Compensatioa 

and Rehabilitation) Rules. 
3998-4000. 

Report of U.P.S.C. for 1955-58. 
Vol. X, 4281, 4282, 4287, 4301. 

Representation of the People 
(Preparation of Electoral Rolli) 
Rule •. 

Vol. VIII, 6213-10. 

Resolutions re: 

President's Proclamation ,.. 
Travancore-Cochin. 

Vol. lll, 3887, 3B31. 

.. 

Scholarships for children of poll- • 
tical sufferers. 

Vol. X, 3094, 309~8, 3111. 

Scheduled Castes and Scheduled 
Tribes Orders (Amendment) Bill: 
Consideration of clauses. 

VoL VIII, 6462-68,8521. 

States Reorganisation Bll1: 
Motion to refer to Joint C0m-

mittee. 
Vol. IV, 8189-95, 8S9I. 

Consideration of clauses. 
Vol. VI, 1765, 1788-93, 2098-

2101. 
-------------------------------------.-----
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SAKSENA, SHRI MOHANLAL: 

All India Institute of Medical 
Sciences Bill: 
Motion to consider. 

Vol. I, 277-83, 403, 406, 408, 
409--11, 415, 430. 

Motion to pass, as amended. 
Vol. I, 454-56. 

Bihar and West Bengal (Transfer 
of Territories) Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. VII, 3476-84. 

• Central Excises and Salt (Amend-
ment) Bill: 
Motion to consider. 

Vol. VIII, 5472. 
Central Excises and Salt (Second 

Amendment) Bill: 
Motion to consider. 

Vol. X. 3644. 
Consideration of clauses. 

Vol. X. 3653-58, 3668. 
Demands for Grants, 1956-57 per-

taining to the Ministry of Finance 
and motions to reduce the 
Demands. 

VoL m, 5494-98, 5504-10, 
5595, 5596, 5597. 

Demands for Grants, 1956-57 per-
taining to the Ministry of. Health 
and motion,; to reduce the 
Demands. 

Vol. m. 4250-67. 
Demands for Grants, 1956-57 

pertaining to the Ministry of Home 
Mairs and motions to reduce the 
Demands. 

Demands for 
pertaining to 
Transport and 
the Demands. 

Vol. m, 5005-12. 
Grants, 1956-1'1 

the Ministry of 
motions to reduce 

Vol. II, 3471-76. 
Demands for Grants, 1956-57 per-

taining to the Ministry of Works, 
Housing and Supply and motions 
to reduce the Demands. 

Vol. III. 437~1. 

Discussion of report of Jaundice 
Enquiry Committee. 

Vol. II, 2518-19. 

109 (Ai) LSD.-39. 

--------_.----_ .......... _-
SAKSENA, SHRI MOHANLAL: conte!. 

Finance Bill1 
Motion to COll8ider. 

'il 
Vol. IV, 089&. 

Finance (No.2) Bill: 
Motion to consider. 

Vol. X, 2718--23, 2726, 2744. 
Finance (No.3) Bill' 

Motion to consider and amend-
ment to refer to Select Com-
mittee. 

Vol. X. 2718-23, 2726, 2744. 
General discussion of the RaUwa,. 

Budget, 1956-57. 
Vol. n, 1878, 187 •. 

Indian Medical Council Bill ( .. 
passed by Rajya Sabha): 
Motion to consider. 

Vol. X. 235'7-61. 
Consideration of clauses. 

Vol. X. 2446. 
Life Insurance (Emereency Provi-

sions) Bill: 
Motion to consider. 

Vol. I. 1520-24:. 
Resolution re Second Five Year 

Plan. 
Vol. V, 984~O. 9888. 

Slum Areas (Improvement and 
Clearance) Bill (as passed by 
Rajya Sllbha): 
Motion to consider. 

Vol. X. 4:174-81. 
States Reorcanisation Bill: 

Motion to refer to . Joint Com-
Joint Committee. 

Vol. IV, 8242, 8243-4'7. 
Motion to consider as reported b,-

Joint Committee. 
Vol. VI, 1154. 1182-81. 

Consideration of clauses. 
Vol. VI. 2122-26, 2151. 

Territorial Councils Bill: 
Consideration of clauses. 

Vol. X. 8808. 

SAKSENA, SHRI S. L.: 
Demands for Grants, 1956-57 peT-

taining to the Ministry of .Com-
munications and motions to reduce 
the Demands. 

Vol. n, 3385-87, 3431-32, M4I. 
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SAKSENA, SHRl S. L.: contd. 

Demands for Grants, 1.56-67 per-
taining to the Ministry of Defence 
and motion to reduce the 
Demands. 

Vol. II, 3245. 
Demands for Grants, 1956-57 per-

taining to the Ministry of 
External Mairs and motions to 
reduce the Demands. 

Vol. m, 3604, 3688. 
Demands for Grants, 1956-57-

Railways and motions to reduce 
the Demands. 

Vol. II, 1933-36, 1945-46. 
Election of Deputy Speaker. 

Vol. n, 3040. 
General discussion of the Rallway 

Budget, 1956-57. 
Vol. II, 1865--69. 

IDdustrial Disputes (Amendment 
and Miscellaneous Provisions) 
Bill: 
Motion to consider. 

Vol. VI, 634-38. 
Leave of absence to. 

Vol. V, 7'120. 
Motion for Adjournment: 

Floods in Uttar Pradesh. 
Vol.VIn, .6975. 

Release of. 
Vol. vrn, 5013. 

Resolutions Te: 
Nationalisation of collieries. 

Vol. IX, 1606-10, 1624, 1631. 
Representation of African and 

Asian nations in U.N.O. 
Vol. VI, 219'-96. 

Scholarships for children of 
political sufterers. 

Vol. X, 3070-73. 
Second Five Year Plan. 

Vol. VIII, 7106-11. 
SALARY (IES) : 

See ''Pay and Allowances". 
SALARIES AND ALLOWANCES OF 

MEMBERS OF PARLIAMENT 
(AMENDMENT) BILL: 

(Amendment of .ection 6: b1I Shri 
KeshavaiengaT) : 

See under "Bill(s)". 

SA:'EM: 

Demands for Grants, 1956~57: 
Capital Outlay of the Ministry of 

Iron and Steel: 
Motion to reduce the Demand: 

Failure to establil;h a Steel 
Plant at Virdhachalam in 
Tamilnad to make use of 
iron-ore available there 
and at --. 

Vol. III, 5131-93. 

SALES TAX: 
Second Report of the Law COInlIlis-

sion (Parliamentary Legisation • 
relatinr to --)-Laid on the 
Table. 

Vol. IX, 1000, 

SALES-TAX LAWS VALIDATION 
BILL: 
See under "Bill(s)", 

SALES-TAX LAW VALIDATION 
ORDINANCE: 
See under "Ordinanee(s)", 

SALT: 

Demands for Grants, 1956-57: 
Vol. III, 4421, 4422-77, 4478, 

4411-41534, 4541-53. 
Motions to reduce the Demands: 

• .. 

Distribution system of salt and 
consequent etlect on the t 
industry. 

Vol. III, 4422-77, 4471, 
4481-4534, 4541--53. 

Examination of the case of uni .... 
licensed salt manufacturers. 

Vol. III, 4422-77, 4478. 
4481--4534, 4541--53. 

Exemption from salt cess. 
Vol. III, 4422-77, '4478, 

4481--4534, 4341-53, 
Failure to develop salt and 

chemical industry on proper 
lines. 

Vol. III. 4422-77, 4478, 
4481--4534, 4541-53. (: 

~unctioning of the Salt Depart- r: 
ment. 

Vol. m, 4422-77, 4478. 
~1-4534, 4541-53. 

---------------------_. __ ._------
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SALT:ocmtd. 
Demands for Grants, 1956-57: 

ccmtd. 
Motion to reduce the Demand: 

contd. 
Revival of salt duty. 

Vol. III, 4422-77, 4478, 
4481-4534, 4541-53. 

Demands for Grant. Oft AeeOUDt. 
19'8-57. 

Vol. II, 2219, 2234. 
Demands tor Grants, 1956-57 Tra-

vancore-Cochin: 
Aericulture: 

Motion to reduce the Demand: 
Inadequate supply of -- to 

ftshermen at subsidised 
rates. 

Vol. V, 8274, 8314-46. 
Demands for Supplementary Grants, 

1955-56. 
Vol. I, 127~. 

SALT DEPARTMENT: 
Demands for Grants, 1956-57: 

·Salt: 
Motion to reduce the Demand: 

Functioning ot the --. 
Vol. III, 4422-77, 4478, 

4481-4534, 4541-53. 

SAMANTA, SHRI S. C.: 
~ihar and West Bengal (Transfer of 

Territories) Bill: 
Consfderation of clauses. 

Vol. VII, 3630-34, 3836. 
Evidence tendered before the 

Joint Committee: 
Laid on the Table. 

Vol. IX, 369. 
RePort of Joint Committee-Laid 

on the Table. 
Vol. IX, 369. 

Delivery of Books (Public Libraries) 
Amendment Bill: 
Motion to consider. 

Vol. X. 4272. 
Demands tor Grants, 1956-57 per-

taining to the Ministry of 
Rehabilitation and moUona to 
reduae the Demands. 

Vol. III, 3936-39. 
Half-an-hour discussion re National 

D.isciplinc Scheml:. 
Vol. V, 9852-54. -_ .. -- .... ---. - ._--

SAMANTA, SHRI S. C.: conte!. 

Indian Coconut Committee (Amend-
ment) BID: 
Motion to consider. 

Vol. VII, 3782-85. 
Motion to pass, as amended. 

VoL VII, 3803, 3804. 
Indian Institute of TecbDolOQ 

(Kharagpur) Bill: 
Motion to consider and amend-

ment to refer to Select Com-
mittee. 

Vol. vu. 444S-50, 4518. 
Consideratidn of clauses. 

VoL VII. 4530-31. 
Indian Lac Cess (Amendment) BiD 

(lIS passed by Rajya Sabha): 
Motion to conaider. 

Vol. VII, 3377-79. 
Motion to pass. 

Vol. VII, 3387. 
Indian Registration (Amendment) 

Bill [Am.endment of Section 2 etc.: 
btl Shri S. C. SClm.4nta]: 

Motion to consider the amend-
ments made by Rajya Sabha. 

VoL n. 3538. 

Motion to agree to the amend-
ments made by Rajya Sabha. 

Vol. n, 3&40; 

Life Insurance (:&m.ergency Provi-
sions) Bill: 
Motion to pass, as amended. 

Vol. I. 1562-83. 

Motion re: Modiftcation of the Life 
Insurance COrpol'ation Rules, 1958. 

Vol. X, 2802-03, 2806, 2845. 

Motor Vehicles (Amendment) Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. VII, 3049-53. 

Multi-Unit Cooperative Societies 
(Amendment) Bill (as passed by 
Rajya Sabha): 
Motion to consider. 

Vol. VII, 3361. 
Motion to pass. 

Vol. VII, 3183-86. 
National Highways Bill: 

Motion to conaider. 
Vol.. VII, 3103, 3121-21. 
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SAMANTA, SHRI S. C.: contd. 

Resolution re: Second Five Year 
Plan. 

Vol. vm, 6621-26. 
Standards of Weights and Measures 

Bill: 
Motion to refer to Joint Com-

mittee and amendment to 
circulate. 

VoL VIll, 4682, 4711-13. 

SANATOIUUM(.\) : 
Demands for G.rants, 1956-57-RaiI-

ways: 
Open Line Wgrks-(Revenue)-

Labour Welfare: 
Motion to reduce the Demand: 

Inadequate medical and ~alth 
facilities and failllU'e te 
develop own --. 

Vol. II, 2292-8'7. 
SANSKRIT INSTlTUTION(S): 

Demands for Grants, 1956-57: 
Ministry of Education: 

Motion to reduce the Demand: 
Disregard of the Sanskrit and 

Hindi Institutions running 
mostly on oriental lines. 
Vol. III, 538S-5423, 6424, 

5428--82. 

SANTA CRUZ AIRPORT STAFF 
COLOl'fY: 
Demand; for Grants. 1956-57: 

Other Civil Works: 
Motion to reduce the Demand: 

Failure to allow the work-
chareed staff to let free 
treatment from the Govern-
ment Dispensary at --. 
Vol. III, 4321-53. 4360, 

4361-96, 4400--16. 

SANTRAGACHI: 
Demands for Grants, 1956-57-

Railways: 
Construction of New Lines--

Capital and Depreciation Fund: 
Motion to reduce the Demand: 

Failure to open new lines 
from -- to Arambalh "ia 
Khanakul and also from 
Tarakeswar to. Arambagh. 
Vol. II. 1899-1932, 1~, 
1970-2040. 

SARMA, SHRI DEBENDRA NA'l'R: 

Demands for Supplementary Grants, 
1956-57 pertaining to the Ministry 
of Natural Resources and SclenU-
fic Research and motions to reduee 
the Demands. 

Vol. X. 3249-:50. 
Discussion re Fixation of pay scales 

and other service conditions of 
employees of Life Insurance Cor-
poration. 

Vol. X. 3300-01. 
Resolution re Second Five Year 

Plan. 
Vol. VIll, 6352---88. 

SARMAH, ShlU DEBESWAR: 

Constitution (Ninth Amendment) 
Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. IV, 8551. 

Consideration of clauses. 
Vol. vm, 5720, ISm. 

Demands for Grants, 1958-57 per-
taining to the Ministry of Home 
Affairs and motions to reduce the 
Demands. 

Vol. Ill, In I'. 
Demands for Grants, 1956-57 per-

taininl to the Ministry of Natural 
Resources and Scientific Research 
and motions to reduce the 
Demands. 

Vol. m, 4673--71. 
Demands for Grants, 1856-57-

Railways and motions to reduce 
the Demands. 

Vol. II, 2045, 2052. 
General discussion of the RailW&7 

Budget. 1956~57. 
Vol II, 1754-G0, 1888. 

Hindu Succession Bill (as passed b7 
Rajya Sabha): 
Motion to consider. 

Vol. IV, 8951, 6952. 
Consideration of clauses. 

Vol. IV, 7184, 7187-81. 

Resolution re appointment of • 
committee to examine CommunitJ 
Projects and National ExtensiQII 
Service Schemes. 

Vol I, 1430--11. 
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SARMAH, SHRI DEBESW AR: contd. 

Resolution re Second Five Year 
Plan. 

Vol. V, 9410. 
Vol. VITI, 6686, 6689, 6733-42. 

SARNATH: 
Motion for Adjournment: 

Buddha Jayanti Samiti. 
Vol. X. 2199-202. 

Statement re Buddha Jayanti Samiti. 
Vol X, 3711-12. 

SATI-FOOD INDUSTRY: 

Demands for Grants, 1956-57: 
Miscellaneous Departments and 

other Expenditure under the 
Ministry of Food and Agricul-
ture: 
Motion to reduce the Demand: 

Need. to start -- in Tripura 
by the Government. 
Vol. III, 4704, 4705-06, 

4706-30, 4742, 4743-
4819. 

SATISH CHANDRA, SHRI: 
All India Khadi and Village Indus-

tries Commission Bill: 
Motion to consider. 

Vol. VIII, 5281. 
Demands for Grants, 1956-57 per-

taining to the Ministry of Home 
Mairs and motions to reduce the 
Demands. 

Vol. III, 5013. 
Demands for Grants, 1958-57 per. 

taining to the Ministry of Pr0-
duction and motions to reduce the 
Demands. 

Vol. III, 4547--33. 
Demands for Supplementary Grants, 

1965-56. 
Vol. 1, 1214. 

Demands for Supplementary Grants, 
1955-56 pertaining to the Ministry 
of Commerce and Industry and 
motions to reduce the Demands. 

Vol. 1, 1234-38, 1237-38. 
Demands for Supplementary Grants, 

1955-56 pertaining to the Ministry 
of Production and motions to 
reduce the Demands. 

Vol. I, 1279-80. 

3ATlSH CHANDRA, SHRI: contd. 

Demands for Supplementary Grants, 
1956-57 pertaining to the Ministry 
of Production and motions to 
reduce the Demands. 

Vol. X, 3224--15. 
Report on the working of Silk 

Board for the period 1-4-1955 to 
31·12-1955-Laid on the Table. 

Vol. IV, 6837. 
Representation of the People 

(Second Amendment) Bill: 
Consideration of clauses. 

Vol. V, 8742. 
Resolution re: 

Appointment of a committee on 
Jndustrial and commercial state 
undertakings. 

Vol. III, 5327. 
Industrial Service Commissien. 

Vol. I, 110, 124, 132, 137--42, 
148. 

~ Nationalisation of collieries. 
Vol. Ix, 1523-32. 

SATYAWADI, DR.: 

Demands for Grants, 1956-57 per-
taining to the Ministry of WorD, 
Housing and Supply and motiolllt 
to reduce the Demands. 

Vol. III, 4389-7~ 
Scheduled Castes and Scheduled 

Tribes Orders (Amendment) 
Bill: 
Consideration of clauses. 

Vol. VIII, 8442-44, 8487-77. 
SAW MILLS: 

Demands for Grants, 19M-57: 
Ministry of Labour: 

Motion to reduce the Demand: 
Service conditions of --

workers at Kola Ghat in the 
district of Mldnapur. 
Vol. ill, 4827-87, 4893, 

4894-033. 

SCARCITY -AFFECTED AREAS: 
Demands for Grants, 1958-57: 

Ministry of Food and Agriculture: 
Motion to reduce the Demana.: 

Provision for scarcity area. 
Vol. III, 4704-05, 4708-30, 

4732, "'43--4819. 
------------------ ---------- ---------- --._-
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SCARCITY-AFFECTED 

cantcl. 
AREAS: 

De1X1ands for Supplementary Grants, 
1955-58~ 

Miscellaneous Departments and 
other Expenditure uncler the 
Ministry of Finance: 
Motion to reduce the Demand: 

Assistance for natural calami-
ties and --. 

Vol. I, 1256-71. 
Inadequate assistance for 

relief measures in -. 
Vol. I, 1256-71. 

SCHEDULED CASTES AND SCHE-
DULED TRIBES: 
Annual Report of Commissioner for 

Scheduled Castes and Scheduled 
Tribes for the period ended the 
31st December, 1955-Laid on the 
Table. 

Vol. VIU,.6401. 

Demands for Grants, 1956-57: 
Education: 

Motion to reduce the Demand: 
Irregularity in payment Gf 

central scholarships to 
students belonging to sche-
duled castes and scheduled 
tribes and other backward 
classes. 
Vol. III, 53~421, 50427, 

5428-82. 

Ministry of Education: 
Motion to reduce the Demand: 

Delay in payment of aehotar-
ships to -. 
Vol. Ill, 5388-5423, 5426, 

5428-82. 

Ministry of Home Aftairs: 
Motions to reduce the Demand: 

Delay .in introducine legisla·· 
tion to amend the lists of 

Vol. m. 4938-58, 4961-
5028, 5029. 5051-5110, 
5113-28. 

Failure to safeguard the 
customs, culture and econo-

SCHEDULED CASTES AND SCHJl-
DULED TRIBES: contd. 
Demands for Grants, 1956-57: 

cantd. 
Ministry of Home Mairs: contd. 

Motions to reduce the Demand: 
contd. . 

mic life of the scheduled 
tribes. 
Vol. III, 4838-68, 4961-

5028, 5032, 5051--5110, 
5113-28. 

Failure te show due eon-
sideration to -- in the 
In&tter of appointments in 
the Central Government. 
otft.cea. 
Vol. UI, 4938-58, 4981-

5028, 5029, 5051--5110, 
5113-28. 

Necessity for reservation of 
posts for the -- in depart-
mental promotions and re-
laxation of educational 
qualiftcations for recruit-
ment to Central Secretariat 
Services. 
Vol. Ill, 4938-58. 4961-
5028, 5032, 5051-5110, 

5113-28. 
Need to give more powen to 

the Commissioner and the 
Regional Assistant Commis-
sioners for Scbeduled Castes 
and Scheduled Tribes. 
Vol. III, 4938--58,' 4961-
50:~i3-~~~0, 5051--5110, 

Non-implementation of the 
various schemes laid down 
in the First Five Year Plan .. 
for the improvement" of the 
lot of the schedu!ed castes, 
scheduled tribes and other 
backward classes. 
Vol. III, 4938-58, 4961-

5028, 5029, 5051-5110. 
5118-28. 

Ministry of Labour: : 
Motion to reduce the Demand: 

Need to provide Agartala 
Municipality with grants for 
constructing houes for 
Harijans. 
VoL In. 4827--87, W8, 

4894-4933. 

.~ 

'i 



SCHEDULlIID CASTES AND BCD-
DOLED· TRIBES: contd. 
Demands for Grants, 1966-57: 

COfttcL 
Miscellaneous Departments and 

Expenditure under the Ministry 
of Home Affairs: 
Motions to reduce the Demand: 

Non-provision for a Regional 
Assistant Commissioner for 
Scheduled C~tes and Sche-
duled Tribes for Rajasthan. 
Vol. III, 493~ 4961-

Tripura: 

5028, &050, &051--5110, 
5113-28. 

Motions to reduce the Demand: 
Need for constituting a Tribal 

Welfare J50ard in Tripura, 
with eleeted tribal mern-
berI, to expedite develop-
ment works for backward 
aad scheduled tribes. 
Vol. III, 4938-58, 4961-

5028, 5039, 5051-5110, 
5113-28. 

Need for formation of an 
ad hoc committee with re-
presentative of different 
tribal or,anisations of 
Tripura to work out deve-
lopment prdjeets for sche-
duled tribes of Tripura. 
Vol. III, 4938-58, 4981-

5028, 5039, 5051--5110, 
5113-28. 

Policy of Government of 
Tripura towards baekward 
and scheduled tribes of 
Tripura. 
Veal. m, 4938-5~ 4961-

5028, 5040, 5051-5110, 
5113-28. 

Demands for Grants, 1956-5'7-
Travancore-Cochin: 
Labour and MiscelllUleous: 

Motion to reduce the Demand: 
Inadequate provision of 

hOlL'!ing and education for 
Scheduled Cutes and 
Tribe·' 

Vol. V, 8281, 8314-46. 
Demands for Supplementary Grant!!, 

1956-57--TTavancore-Cochin: 
Labour and Miscellaneous: 

Motion to reduce the Demand: 
Schemel! for welfare of -

6IS 

SCHEDULED CASTES AND SCm:-
DULED TRIBES: conte!. 

in the State. 
Vol. vm, 4662-4618. 

Reorganised States (Scheduled 
Castes and Scheduled Tribes) 
Determination of Population 
Rules-Laid on the Table. 

VoL IX. 1000. 
See also "Backward Classes". 

SCHEDULED CASTES AND SCHB-
DULED TRIBES ORDERS 
(AMENDMENT) BILL, 1958: 
Presentation of petition f'e --. 

Vol. VI, 97'7. 
Vol. VIn, 6401. 

See also under ''Bill(s)". 
SCHOLARSHIP(S) : 

Demands for Grants, 1956-57: 
Education: 

Motion to reduce the Demand: 
Irrelularity in' payment of 

central -- to student. 
belonginl to scheduled 
cutes, scheduled tribes uuI 
other backward elasses. 
Vol. ID, 5388-5423, 5427, 

5428-82. 
Ministry of Education: 

Motions to reduce the Demand: 
Delay in payment of - to 

scheduled eastes and sche-
duled tribes. 
Vol. m, 5488-M23, 5428, 

&428-82. 
Fallure of Government to 

give sufficient number of 
- to Andhra students for 
technical education abroad. 
Vol. IU, 5388-5423, M24, 

5428-82. 
Resolution f'e -- for children of 

political sufferers. 
Vol. 1833-38. 

Vol. X, 3052-3079, 3080-3113. 
-SCHOOLS: 

See "Educational Institutions". 

SCIENTIFIC DEPARTMENTS: 
Der.i\ands for Grants, 1966-57-_ 

TTavancore-Cochin: 
Vol. V, 8263, 8271-72, 8SOI, 

8314--46, 8349, 8352. 
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SCIENTIFIC DEPARTMENTS: contd. 

Demands for Grants, 1956-57-· 
Travancore-Cochin: contd. 

Motion to reduce the Demand: 
Apphlling condition of the 

contingency staff of the zoo 
and the museum. 

Vol. V, 8272, 8314-46. 
Demand for wages and 

amenities by the contin-
I(ency staff of the zoo and 
the museum. 

Vol. V, 8305,8314-46. 
Failure to hav.: a develop-

ment scheme for the utili-
sation of crude drugs to 
make modern chemicals for 
medicines. 

Vol V, 8272, 8314--018. 
Failure to promote a scheme 

for the extraction of Ioncne 
from lemon-grass oil. 

Vol. V, 8272, 8314-46. 
Inadequacy of exploration for 

coa L, li,rute and minerals. 
Vol. V, 8271, 8314-46. 

IndiJrerence of Government 
in working out a plan to 
exploit the grf.phite in 
Nedumangad Taluk and 
Moovatapuzha Taluk. 

Vol. V, 8272, 8314-46. 

Indifference of Government to 
utilise the resources of 
refractory clay in the 
Quilon-Kundara Region. 

Vol. V. 8271, 8314---48. 
Lack of a co-ordinated and 

integrated plan for develop-
ing the mineral wealth of 
the State: 

Vol. V, 8271, 8314-46. 
Lack of plan to exploit 

lignite in the Warkalan and 
neighbouring places. 

Vol. V. 8272, 8314-46. 
Pelicy in regard to exploita-

tion of mineral resources. 
Vol. V. 8271, 8314-46. 

Policy of Government in 
allowing private owners to 
exploit the chryso-berye 
stones in Numan,ed Taluk. 

Vol. V, 82'2, 8314-46. 

SCIENTIFIC DEPARTMENTS: contd. 
Demands for Grants on AcCOWlt, 

1956-57--TTavancore-CochJn: 
Vol. In. 3SH. 

SCIKNTIFIC RESEARCH: 

Demands far Grants, 1956-57-
Vol. III, 4557-90, 45tH-

4616, 4690-4702, 4703. 

Motions to reduce the Demand: 

Inadequacy in the matter of 
Scientific Research in 
purifying ores of metals. 
Vol. III, 4557-90, 4594-

4616, 4680-4702. 

Inadequacy of research in the 
matter of essential (vola-
tile) oils. 
Vol. nI, 4557-90, 4594-

4616, 4680-4702. 

Need to establish Vigyan 
Mandirs in areas inhabited 
by aboriginals, as suggested 
by the Planning Commis-
aioa. 
Vol. lU, 4557-90, 459t-

4616, 4680-4702. 

Policy pursued in fosterinl 
research in various subject.. 

Vol. III, 4557-90, 4594-
4616, 4680-4702. 

Demands for Grants on Accolll1t. 
1956-57. 

Vol. II, 2219, 2233. 

See also "Research". 

SEA CUSTOMS ACT: 

Noti.ftcations under -- -Laid Oft 
the Table. 

Vol. IX, 99. 

SEA CUS'l"OMS (AMENDMBN'l') 
:BILL: 

SfH 1mder "Bill(e)". -_ ....... --_ .. _-_._---------------------
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RALDAH: 

Demands for Grants, 1956-5'7-Rail-
ways: 
Miscellaneous Expenditure: 

Motion to reduce the Demand: 
Extending the Sealdah Lak-

shmikankapur line upto 
~dwip. 

Vol. n, 1899-1G82, 1947, 
1970-2040. 

Ballway Board: 
Motion to reduce the Demand: 

Continued neglect of Sealdah 
Station. Eastern Railway 
and its environs. 

Vol. II, 1899-1932, 1942, 
1970-2040. 

Demands for Supplementary Grants, 
1956-57: 
Ministry of Rehabilitation: 

Motion to reduce the Demand: 
Unsatisfactory condition of 

refllgees at Sealdah station 
and failure of officers and 
ltd to deal with it. 

VoL X. 3346-63, 
I S366-'lI!. 

SECOND FINANCE COMMISSION: 

See "Finance Commission, Second". 

RCOND FIVE YEAR PLAN: 

See "Five Year Plan, Second". 

SECONDARY EDUCATION COM-
MISSION: 
Demands for Grants, 1956-57: 

Ministry of Education: 
Motion to reduce the Demand: 

Implementation of recom-
mendations of --. 

VoL m, 5388-8423, 
5426, 5428-82. 

UCRETARIAT OF VICE-PRESI-
DENT: 
Demands for Grants, 1956-5'1. 

Vol III, 5612. 
Demands for Grants on Account, 

1956-15'1. 
Vol. II, 2219, 2238. 

SECUNDERABAD: 

Demands for Grants, 1956-5'1-Rail-
ways: 
Railway Board: 

Motion to reduce the Demand: 
Reversion of Audit Inspectonr 

of Deputy Chief Accoun~ 
Offtce --, Central Rail-
way. 

Vol. II, 1899-1932-
1943, 1970-2040. 

Demands for Supplementary Grant.. 
1956-57--ltailways: 
Ordinary Working Expenses--

Labour Expenses: 
Motion to reduce the Demand: 

Subsidy paid to railway co· 
operative stores and need 
for providing a proper 
building for housing Con-
sumers Stores Cooperative 
Society at --. 

Vol. X. 3405-55. 

SECURITIES CONTRACTS (REGU-
LATION) Bn..L, 1958: 

See under ''Bill (8)". 

BEN, SHRIMATI SUSHAMA: 

Abducted Persons (Recovery an4. 
Restoration) Continuance Bill: 
Motion to consider. 

VoL IX, 738, '188-8t~ 
801, 808. 

Bihar and West Bengal (Transfer 
of Territories) Bill: 
Consideration of clauses. 

Vol. VII, 3839-40 •. 
Central Excises and Salt (Amend-

ment) Bill: 
Motion to consider. 

Vol. VIII, 5404-01. 
Demands for Grants, 1958-57 per-

taining to the Ministry of Com-
munieations and motions to reduce 
the Demends. 

VGL II, 8350. 
Demands for Grants, 1958-5'1 per. 

taining to the Ministry of Irrip. 
tion and Power and motions to· 
reduce the Demands. 

Vol. m, .ooe .... 
-----~-.. _---- -------_. __ ._._-_. '-"--""'-'-'-' ". 
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BEN, SHRIMATI SUSHMA: contd. 

Demands for Grants, 1956-57-Ra .. l-
ways and motions to reduce the 
Demands. 

Vol. II, 2071. 
.Demands for Supplemental'y Grants, 

1955-56-Railways and Demands 
for Excess Grants, 1950-51, 1951-
52, 1952-53-Railways. 

Vol. n, 2330-32. 
Hindu Adoptions and Maintenance 

Bill (as passed by Rajya Sabha): 
Motion to consider. 

Vol. X. 2917, 2918, 
2938, 2967, 2969-71 

Consideration of clauses. 
VoL X. 3028, 3051. 

Hindu Succession Bill (as passed by 
Rajya Sabha): 
Consideration of clauses. 

Vol. lV, 7114, 7145-47, 
7289, 7290, 7297, 
7331. 7393. 7394, 
7397, 7399, 7410-11, 

7429. 7489. '1493. 
7499-7500, '11516, 
7634. 

Motion to pass, as amended. 
Vol. lV, 7663, 7694-95. 

Life Insurance Corporation Bill: 
Consideration of clauses. 

Vol V, 9174, 9323. 
Motions re modification of the Life 

Insurance Corporation Rules, 19156. 
vol. X, 2825-26. 

Jletolution re Second Five Year 
Plan. 

Vol. V, 9489. 
Vol. VIII, 6764. 

Suppression of Immoral Trafftc III 
Women and Girls Bill: ---Motion to consider as reported by 

Select Committee. 
Vol. IX. 1533, 1561-62, 

Women's and Children's Institutions 
Licensing Bill (by Shrimati Kam-
1endumati Shah): 

Motion te consider, as reported by 
Select Committee. 

Vol. X. 2170-71. 

SERVICES. ALL INDIA: 

Notifteations under All IndiaSer-
vices Act, 1951-Laid OIl the 
Table. 

Vol X. 20'11. 

SEWERMEN: 

Demands for Gr$lltl. 1956-5'1: 
Other Civil Works: 

Motion to reduce the Demand: 
Failure to live tlIe details of 

the uniforms to be provided 
to sweepers, -- Uld chow-
kidara. 

Vol. III, 4321-53, 4360, • 
4361-96, 4400-16. 

SHAH. SHP..I C. C.: 

CtmStitution (Ninth Amen..unezat) 
Bill: 
Motion to refer to Joint Commit-

tee. 
Vol. IV, 8473. 8554-60. 

Conaidera.tion of clauses. 
Vol vm, 5700, 15702-07, 

5987. 

Constitution (Tenth Amendment) 
Bill: 
Motion to refer to Joint Commit-

tee. 
Vol. V, 7756, '1'15'1, 7'15'. 

7761, 7762, 7765, 
7'166, 7770, '1772, 

7773, 7774, 7791-H. {. 

Motion to consider as reported 
by Joint Committee. 

Vol. V, 9883, 9922-26, 
9949. 

Amendment to circulate. 
Vol. V, 9922-26, 9HO. 

Demands for Grants, 1956-57 per-
taining to the Ministry of Home 
Affairs and motions to reduce the 
Demands. 

Vol. III, 5051-55. 
Hindu Succession Bill (as passed by 

Rajya Sabha): 
Motion to eonsider. 

Vol. lV. 6'139-40, 6844-45, 11, 
8902, 6920-2'1, 

6965. 
---------------------
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SHAll. SHRI C. C.: contd. 

Hindu Succession Bill (as passed by 
Rajya Sabha): contd. . 
Conalderation of. clauses. 

Vol IV, 6982-83, 7030, 
7031, 7124-25, 7174-

79, 72HI, 7232, 
7234, 7259, 7283, 
7289, 7290, 7291, 

7326-30, 7392, 
7425-26, 7443, 

7446, 7451, 7454-
GB, 7459-60, 7466, 

'1482, 7492-93, 
7503, 7506-07, 
7511, 7512-13, 
7515, 7519, 753'7, 
7551-55 '7570, 

7583, 7584, 759~ 
96, '1605, '1607, 
'1608. '1634-37, 

'1638. 
]lotion ,.. working of. Preventive 

Detention Act. 
Vol V, 10060. 

Selee-Tu: Laws Validation Bill: 
Motion to consider. 

Vol. 1, 1068-69, 1075, 
10'76, 1108-13, 
1114, 1118-10. 

Corudderatioo of clauses. 
Vol. I, 113:. 

Securities Contracts (Regulation) 
Bill: 
Presentation of Report of Joint 

Committee. 
Vol. I, 1085-86. 

States Reorganisation Bill: 
Motion to refer to Joint Commit· 

tee. 
Vol. IV, 6372-77. 

Motion to consider as reported by 
Joint Committee. 

Vol. VI, 1286, 1323-40. 
Consideration of clauses. 

Vol. VI. 1915-28, 1948, 1968. 
Vol. VII, 2654-55. 

SHAH, SHRI M. C.: 
Appropriation ACCOWlts etc. Defence 

Services, 1953-54, and Audit 
Report, Defence Services, 1955-
Laid on the Table. 

Vol. I, 575-76. 

SHAH, SHRI M. C.: cantd. 
Appropriation Bill: 

Motion tor leave to introduce. 
Vol I, 1305. 

Motion to consider. 
Vol I, 1343. 

Motion to pass. 
Vol. I, 1343. 

Appropriation (No.3) Bill: 
Motion tor leaVe to introduce. 

Vol VII, 4085-88. 
Motion to consider. 

Vol. VII, 4245-48. 
Motion to pus. 

Vol. VII, 42". 
Appropriation (No.4) Bill: 

Motion tor leave to introduce. 
Vol. VII. 4088. 

Motion to consider. 
Vol VII, 4246-47. 

Motion to pass. 
Vol VII, 4247. 

Audit Report (Posts and Tele-
graphs), 1956--Part I-Laid OD 
the Table. 

Vol. VI, 1405. 
Capital Issues (Continuance of Con-

trol) Amendment Bill: 
Motion for leave to introduce. 

Vol. I, 48. 
Motion to consider. 

VoL I. 908. 
Central Sales Tax Bill: 

Motion to consider. 
Vol. IX, 1805-10, 1839, 

1840, 1841, 1851, 
1855, 1860. 

Amendment to refer to Select 
Committee. 

Vol. IX, 1839, 1840. 
1841, 1851, 1855. 

1860. 

Consideration of clauses. 
Vol. X. 1969. 

Motion to pass, as amended. 
Vol. X, 1972. 

Constitution (Tenth Amendment) 
BW: 
Motion tor leave to introduce. 

Vol. IV, 7089, 7090. 
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SHAH, SHRI M. C.: contd. 
Constitution (Tenth Amendment) 

Bill: contd. 
Motion to refer to Joint Com-

mittee. 
Vol V, 7744-49, 7757, 

7759, 7760, 7764, 
7766, 7768, 7769, 

7774, 7819-25. 
Motion to concur in the recom·· 

mendation of Rajya Sabha to 
extend the time for presenta-
tion of Report of Joint CommU-
tee. 

Vol. V, 8671-72. 
Demands for Excess Grants, 1951-52. 

VoL vn, 3922-24, 3925, 
3942-48, 3950, 3956. 

Demands for Grants, 1956-57 per-
taining to the Ministry of Finance 
and motions to reduce the 
Demands. 

Vol. m, 5523, 5524. 
Demands for Supplementary 

Grants, 1955-56 pertaining to 
Ministry of Finance and motions 
to reduce the Demands. 

VoL I, 1257, 1265-67, 
1273. 

Demand for Supplementary Grant, 
1955-56 pertaining to the Ministry 
of Home Mairs. 

Vol I, 1280, 1281. 
Demands for Supplementary Grants, 

1956-57 pertaining to TTavancore-
Cachin State and motions to 
reduce the Demands. 

VoL vm, 4546, 4648-49, 
4574, 4605-10. 

Discusaion re leakage of Budget 
proposals. 

Vol. n, 3125-26, 3139. 
Draft notification under Companies 

Act, 1955-Laid on the Table. 
Vol. IX, 607. 

Finance Bill: 
Consideration of c1aust!6. 

VoL IV, 5917, 5918-19, 
5820-21, 5923, 5925-

26, 5927-28, 5932-
33, 5933-35, 5936, 
5937-39, 5945-47, 
5948, 5951, 5954, 

5966-71, 5972, 5976-
'17, 5988, 5991-92, 
6024-26, 6029-30. 

SHAH, SHRI M. C.: cantd. 

,. 

General cliscusaionof the Travan-
core-Cochin Budget, 1956-57. 

Vol. V. 8203. 

Hindu Succession Bill (as passed by 
Rajya Sabha): 
COIl8ideration of clauses. 

k: , 
Vol IV, 7535, 7542-

'1589. 

Indian Income-tax (Amendment) 
Bill: 
Motion to consider. 

Vol. V, 9784-87, 9794-97,-

Motion to pas.s, as amended. 
Vol. V, 9797. 

Informal memorandum containinC 
some observations on Indian ec0-
nomic problems and policies by 
World Bank Misaion-Laid on the 
Table. 

Vol. vn, 3253-54. 

Life Insurance (Emergency Provf-
sions) Bill: , 
Motion for leaVe to introduce. 

Vol. I, ""-

Motion to consider. , 
Vol. I, 1344, 1364, 1384, 

1391, 1392, 13~ 
1475, 1481-82, 
1489, 1516-17. 

Consideration of clauses. 
Vol I, 1546. 1547. 1549. 

1551, 1553, 15~ 
1555, 1556. 

Motion to paaa, as amended. 
VoL I, 1550. 

Life Insurance Corporation qill: 
Motion for leave to introduce. 

Vol. I, 45. 
Motion to refer to Select Commit-

tee. 
Vol. n. 2952, 2953. 

2959, 2968. 2972, 
2987, 2988. 

Motion to consider, as reported by 
Select Committee. 

Vol. V, 8890, 9001, 9010, 
9096. 
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SHAH, SHRI M. C.: contd. 
Life Insurance CorporatIon Bill: 

ccmtd. 
Consideration of clauses. 

Vol. V, 9159, 9160, 9]68, 
9176-82, 9184, 9192-

94, 9291, 9346, 
9347, 9366, 9370-

72, 9374. 
List ot eoncems exempted Wlder 

Indian Income-tax Act-Laid on 
the Table. 

Vol VI, 6. 
Motions ,.e Modification of the Lite 

Inaurance Corporation. Rulet, 1956. 
Vol. X, 2832-39, 2845-

48, 2849, 2851. 
Notiftcatons m.ak..i.n« amendments to 

Estate Duty Rules-Laid on the 
Table. 

Vol. I, 290, 972. 
VoL IV, '10815. 
Vol. VI, 1119. 

Notification making amendments to 
Public Debt (Compensation 
Bonds) Rules, 1955-Laid on the 
Table. 

Vol. X. 2641. 
Notification ,.e Income-Tax Investi-

gation CommJuion-Laid on the 
Table. 

Vol I, 24. 
Presentation of statement showtn. 

Demands tor lCzceu Gran ... 
1951-52. 

Vol VII, 32M. 
Presentation of a statement show-

ing Demands for Supplementary 
Grants, 1956-57. 

Vol. VII, 3254. 
Presentation of statement showin, 

Demands for Supplementary 
Grants, 1956-57 (Tranvancore-
Cochln). 

Vol. VII, "254. 
Public Debt (Amendment) Bill: 

Motion for leave to introduce. 
Vol. VIII, 4544. 

Motion to consider. 
Vol VIII, 15211-12, 

~213. 

Motion to pass. 
Vol. VIII, 5213. 

SHAH, SHRI M. C.: contc1. 
Resolution re enquiry into workiug 

of Income Tax Department. 
Vol. VI, 459, 461. 

462-76, 479. 
Sales-Tax Laws Validation Bill: 

Motion for leave to introduce. 
Vol. I, 44, fl. 

Securities Contracts (Regulation) 
Bill: 
Motion to consider as reported by 

Joint Conunittee. 
Vol. VI, 44-53, 85-94. 

Cons1deration of clauses. 
Vol. VI, 95, 97, 08-

100, 101. 
Motion to pass, as amended.. 

Vol. VI, 101. 
Statement ot reasons for issue 01 

Life Insurance (Emer,ency Pro-
visions) Ordinance, 1956-Laid on 
the Table. 

Vol I, ",. 
Statement on progress re nationaIi-

sation ot insurance. 
Vol VIII, 4866-70, "BTl 

4872-'7S. 
Statment showin, progress of acU_ 

taken on cases dealt with under 
Indian Income-tax Act-Laid 011 
the Table. 

Travancore-Cochin 
Bill: 
Motion for leave to introduce. 

Vol. V, 8357. 
IIotioft to coaaider. 

Vol. V, 8351. 
Motion to pass. 

Vol. V, 8358. 
Travancore-Cochin Appropriatioa 

(No.2) BID: 
Motion tor leave to introduce. 

VoL VIII, 4709-10. 
Motion to consider. 

Vol. VIll, 4'710. 
Motion to pass. 

VoL VIII, 4710. 
Travancore Cochtn Appropriatica 

(Vote on Account) Bm: 
Motion to coosider the amendment 

made by Rajya SabhL 
Vol IV, '1091·'!. -_.- ------_. __ ._--------- .--------_._----
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SHAH, SHRI M. C.: contd. 
Travancore-Cochin Appropriations 

(Vote on Account) Bill: contd. 
Motion to agree to the amend-

ments made by Rajya Sabha. 
VoL IV, 7093, 7094, 

'1098. 
Voluntary Surrender of Salaries 

(Exemption from Taxation) 
Amendment Bill: 
Motion to consider. 

Vol. I. 239-41. 
Consideration of clauses. 

VoL I, 241. 
Motion to pus, as amended. 

Vol. I, 242. 
SHAH, SHRI M. 14.: 

Delbnitation Commission, India, 
Final Orders Nos. 32 to 3~Laid 
on the Table. 

Vol. VIII, 6980. 
Demands for Supplementary Grants, 

1956-57 pertaining to the Ministry 
of Home Affairs and motions to 
reduce the Demands. 

Vol. X, 3184-87. 
Indian Tariff (Amendment) Bill: 

Motion to consider. 
Vol. IX, 138-49, 192-204-

Motion to pass, as amended. 
Vol. IX, 204:. 

Industries (Development and Regu-
lation) Amendment Bill: 
Motion for leave to introduce. 

Vol vrn, 6980. 
Motion to consider. 

Vol. IX, 204-12, 238, 237, 
238, 239, 244, 
247, 249-54. 

Consideration of clauses. 
Vol. IX, 274. 

Motion to pass, as amended. 
Vol. IX, 27fS, 286-93. 

Iron and Steel (Control) Order, 
l'H6-Laid on the Table. 

Vol. VII, 3764. 
Report (1955) of the Tari1! Com-

mission on the grant of protection 
and/or assistance to the isonicoti-
nic add hydruid (INH) industry 
and Government resolution and 
ltatement thereon-Lai4 on the 
Table. 

Vol. X. 2801. 

_._------ ----
SHAH, SHRI M. M.: contd. 

S.R.O. making amendment to the 
Employees' Provident Funda 
Scheme, 1952-Laid on the Tablt'. 

Vol X, 3330. 
Second Annual Report of the Coir 

Board for the period ending 31st 
March. 1958-Laid on the Table. 

VoL Vllt 1764. 

SHAH, SHR! RAICHANDBHAI: 

Constitution (Ninth Amendmeotl 
Bill: 
Motion to refer to Joint Commlt-' 

tee. 
Vol. IV, 6M11. 

Finance Bill: 
Motion to consider. 

Vol. IV, 5733-41. 
states Reorganisation Bill: 

Consideration of clauses. 
Vol VI, 1818. 

SHAH, SHRlMATI KAMLENDU-
MATI: 

Abducted Persoos (Recovery anel 
Restoration) Continuance Bill: 
Motion to consider. 

Vol. IX, 738, 795-97, 

Callin, Attention t() Matter of 
Ur'gent Public importance: 
Floods in. Tehri-Garhwal. 

Vol. VIII. 6981-82. 

Delhi (Control of Building Opera- J 

tions) Continuance Bill (as paslt-
ed by Rajya Sabha): 
Motion to consider. 

Vo1. X, 4125-28. 

Demands for Grants, 1956·57 . per-
ta:ning to the Ministry ot Commu-
nications and motions to reduce 
the Demands. 

'Vol. n. 3426-28. 

Demands for Grants. 1958-5' per-
tafnirl,' to th~ Ministry ot Irriga-
tion and Power and motions to 
reduce the Demands. 

Vol. nI, 4198-99. 
-_._------- _ ... _. -.-.---..... -,.~------------
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SHAH, SHRIMATI KAMLENDt;-
MATI: contd. 
Demands for Grants, 1956-57 per~ 

taining to the Ministry of Natural 
Resources and Scientific Research 
and motions to reduce the 
Demands. 

Vol. III, 41594-97. 

. Demands for Grants, 1956-57 per-
taining to the Ministry of Reha-
bilitation and motions to reduce 
the Demands. 

Vol. III, 4057-59. 
Employees' Provident Funds 

(Amendment) Bill: 
Motion to consider. 

Vol. X. 2316. 
Finance Bill: 

Motion to consider. 
Vol. IV, 5741-47. 

General discussion of the General 
'Budget, 1956-57. 

Vol II, 2820-24. 
General discussion of the Railway 

.Budget, 1956-57. 
Vol. II, 1679-81. 

Government Premises (Eviction) 
Amendment Bill: 
Motion to consider as reported by 

the Select Committee. 
Vol. VII, 4107-08. 

Hindu Succession Bill (as passed .by 
Rajya Sabha): 
Motion to consider. 

Vol. IV, 6888-92. 
Consideration of clauses. 

Vol. IV, 6974. 
Indian Medical Council Bill (as 

passed by Rajya Sabha): 
Motion to pass, as amended. 

Vol. X, 2459-60. 
Indian Penal Code (Amendment) 

Bm (Amendment 0/ sectkm 497 
btl Shri Dabhi): 
Motion to consider. 

Vol. VII, 2869-70. 

.Motion on Add.ress by the President. 
Vol. I, 367-'11. 

Motion re international situation. 
Vol. IX, 477-79. 

SHAH, SHRlMATI KAMLENDU-
MATI: contd. 
Motor Vehicles (Amendment) Bill: 

Motion to refer to Joint Commit-
tee. 

Vol. VII, 3061-64. 
National Highways Bill: 

Motion to consider. 
Vol. VII, 3139-41 • 

National Volunteer Force Bill: 
Motion to eonsider. 

Vol. vm, 4732--4f-
Resolutions re: 

Nuclear and thermo-nuclear teata. 
Vol. IX, 350-53. 

Second Five Year Plan. 
Vol. Vlll, .6946-54. 

Slum Areas (Improvement and. 
Clearance) Bill (as passed b7' 
Rajya Sabha): 
Motion to consider. 

Vol. X. 4191-94. 

Suppression of Immoral Tramc 1ft 
Women and Girls Bill: 
Motion to consider as repartei by' 

Select Committee. 
Vol. IX, 1547-53. 

Women's and Children's InstltutloD41· 
Licensing Bills (by Shrimati 
Kamlendumati Shah): 
Motion to consider. 

Vol. VII, 2912~13, 4330-
31, 4335, 4336, 

4338, 4331., 

Motion for inclusion of certain 
member:> in the Select Committee 
and for extension of time for the 
presentation of Report of the 
Committee. 

VoL vn. 4400-01. 

Motion to consider, as reported by 
Select Committee. 

VoL X. 2158, 215D~ 
:U61. 

Motion to pass, as amended. 
Vol. X, 2183-8'-

8HAHDRA-SAHARANPUR LIGHT' 
RAILWAY: 

See ''Railway, Sbahdra-Saharanpur" 
LiCht". 

____ ._0. ___ ._. ____ ... ·0 __ . ___ _ 
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SHAHNAWAZ KHAN, SHRI: 

Demands for Grants, 1956-57-RaIl-
ways and motions to reduce the 
Demands. 

Vol. n, 1988, 1982, 
2125-13. 

-General discussion of the Railway 
Budget, 1956-5'1. 

Vol. II. 1865. 
Leave of absence to-

Vol. V, '1720. 
tReplies to memoranda of Membel'll 

re Demands for Grants CRail-
ways) for 1955-56-!.aid on the 
Table. 

Vol J, 5'16. 
.Statement explaining the circum-

stances which necessitated imme-
diate legislation by the Road 
Transport Corporations (Amend-
ment) Ordinance, UI56-Laid on 
the Table. 

Vol. IX, 1002. 

SHARK LIVER On.: 

Demands for Grants, 1956-5'7-
Travancore-Cochin : 
Industries: 

Motion to reduce the Demand: 
Failure to increase the pro-

duction capacity of the -
factory consistent with the 
resources. 

Vol. V, 8280, 8314-4e. 
High cost of -- prepara-

tions. 
Vol. V, 8280, 8814-46. 

ImARMA, PANDIT BALKRISHNA: 
Calling attention to Matter of 

Urgent PublIc Importance: 
Government's policy with regard 

to Algeria_ 
Vol. V, 9106. 

"Proceedings of Legislatures (Pro-
tection of Publication) Bill [~ 
Shri FeTo%e Gandhi]: 
Motion to consider. 

Vol II, 8552. 
Vol. m, 4630, 4634. 

Amendment to refer to Select 
Committee. 

Vol. Ill, 4630, 4634. 
----------

SHARMA, PANDIT It. C.: 

Agricultural Produce (DeveIo ... 
ment and Warehousing) Corpora-
tions Bill: 
Motion to consider. 

Vol. V, '193'7-89. 
All India Khadi and Village indus-

tries Commission Bill: 
Motion to consider. 

Vol. VIII, 5259, 5269-'11. 
Constitution (N.lnth Amendment) 

Bill 1956: 
Motion to reler to Joint Commit-

tee. 
Vol. IV, 6515, 6516, 

6565, 6569. 
Motion to consider as reported b7 

Joint Cnmmittee. 
Vol VIII, 5&69_ 

Considenation of clauses. 
Vol. VIII, 5770, 57'11. 

Demands for Grants, 1956-5'7 per-
taining to the Ministry of Finance 
and motions to reduce 1he 
Demands. 

Vol. m, 5561, 55f11. 
5564, 5589, 559%. 

Demands tor Grants, 1956-57 per-
taining to the Mfnilltry of Food 
and Agriculture and motions 10 
reduce the Demands. 

Vol. m, 4764-61_ 

Finance Bill: 
Motion to consider. 

Vol. IV, 5'152, GI2t, 
5829, 5831. 

General discussion of the Travan-
core-Cochin Budget, 1956-57. 

Vol. V, 8248. 

Government Premises (Eviction) 
Amendment Bill: 
Motion to CORsider as reported by 

Select Committee. 
Vol. VII, 41'11. 

Motion to pass, as amended. 
Vol. VII, 4260-61. 

Hindu Adoptions and Maintenance 
Bill (as passed by Rajya Sabha): 
Motion to consider. 

Vol. X, 2905, 2929-31. 
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SHARM~ PANDIT K. C.: contd. 

Hindu Succession Bill (as passed 
by Rajya Sabha): 
Motion to consider. 

Vol. IV, 6737-39. 6772, 
6779, 6801-07, 6947, 

6948, 6949. 
Consideration of clauses. . 

Vol. IV, 7064, 7073, 
7109, 7113, 7114, 
7127, 7131, 7214, 
7218, 7257, 7457, 
7474, 7544, 7547, 
7548, 7550-51, 
7552, 7554, 7565, 
7566, 7572, 7649. 

lndian Penal Code (Amendment) 
Bill [Amendment of section 497: 
bll Sllri Dabhi]: 
Motion to consider. 

Vol. VI, 1243. 
Vol. VII, 2854, 286~-69. 

Industrial Disputes 
and Miscellaneous 
Bill: 
Motion to consider. 

(Amendment. 
Provisions) 

Vol. VI, 552. 
Life Insurance (Emergenc~· Provi-

sions) Bill: 
Motion to consider. 

Vol. I, 1329-35, 1391. 
Life Insurance Corporation BUI: 

Motion to consider as reported b)' 
Select Committee. 

Vol. V, 90'12. 
Motion on Address by the Presi-

. dent. 
Vol. I, 545, 546. 

Motor Vehicles (Amendment) 
Bill: 

. Motion 10 consider as reported 
by Joint Committee. 

Vol. IX. 1332, 1335-40. 
Proceeding of Legislatures <Pro-

tection of Publication) Bill [by 
Sllri Feroze Gandhi): 
Motion to consider. 

Vol. II, 3575-79. 
Vol. nI, 4635, 4&41. 

Amendment to refi!r to Select 
Committee. 

Vol. III, 4635, 4641. 

109 LSD.-40. 

SHARMA, PANDIT K. C.: contd. 

Representation of the People (Sec-
ond Amendment) Bill: 
Motion to consider as reported 
by Se'ect Committee. 

Vol. V, 847'1, 84'18. 
Consideration of clauses. 

Vol. V, 8596, 8598-8601, 
8648, 8788, 8789, 3795. 

Resolutions re: 
Appointment of • committee on 

industrial and commercial State 
undertakings. 

Vol. III, 5318. 

Fixing a target date for prohi-
bition. 

Vol. III, 3976, 3977. 

Second Five Year Plan. 
Vol. V, 9588, 959'1. 

Vol. VIll, 6856, 6857. 

States Reorganisation Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. IV, 6283, 6382, 8883. 

Motion to consider as l·eported 
by Joint Committee. 

Vol. VI, 1288, 1316, 1317. 

Consideration of clauses. 
Vol. VII, 2286. 

Suppression of Immoral Traffic in 
Women and Girls Bill: 
Motion to consider 8S reported 

by Select Committee . 
Vol. IX, 1486, 1489-94. 

SHARMA, SHRI D. C.: 

Abducted Persons (Recovery and 
Restoration) Continuance Bill: 
Motion to conllder. 

Vol. IX, 782-87. 
Administration of Evacuee Pro-

perty (Amendment) Bill: 
Motion to consider and amend-

ment to refer to Select Com-
mittl:e. 

Vol. IX, 1092-96. 
Consideration. of clauses. 

Vol. IX, Ufll. 
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SHARMA. SHRI D. C.: contd 

All India Khadi and Village Indus-
tries Commission Bill: 
Motion to consider. 

Vol. VIII, 5240. 5246. 5247-
54. 

BuBsineas of the House. 
Vol. VII. 3846. 

Vol. IX. 279. 

Calling Attention to Matters of 
Urgent Public Importance: 
Stationing of Commonwealth and 

other forces in Cyprus. 
Vol. VIII, 6()80. 

Central Excises and Salt (Amend-
ment) Bill: 
Motion to consider. 

. Vol. VIII, 5368. 

Code of Civil Procedure (Amend-
ment) Bill [Omission of Secticm 
87B: by Shri M. L. Dwivedi]: 
Motion to consider. 

Vol. X, 405~6. 

Constitution (Ninth Amendment) 
Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. IV, 6585. 6586. 

Motion to consider as reported by' 
Joint Committee. 

Vol. vrn, 5557. 
Criminal Law Amendment Bill (by 

Shri M. L. Agrawal): 
Motion to consider 

Vol. VII, 4372-78. 

Demands for Excess Grants, 1953-
54-Railways. 

Vol. X. 343~6. 
Demands for Grants, 1956-57 per-

taining to the Ministry of Com-
merce and Industry and mo-
tions to reduce the Demands. 

Vol. III. 5288. 

Demand for Grants, 1956-57 per-
taining to the Ministry of Com-
munications and motions to re-
duce the Demands. 

Vol. II, 3378. 

-----_ .. _-----
SHARMA. SHRI D. C.: contd. 

Demands for Grants. 1956-57 per-
taining to the Ministry of Defence 
and motion to reduce the De-
mands. 

Vol. II. 3266-70. 
Demands for grants, 1956-57 per-

taining to the Ministry of Edu-
cation and motions to reduce the 
Demands. 

Vol. III. 5394. 
Demands for Grants. 1956-57 

pertaining to the ~istry of 
Finance and motions to reduce 
the Demands. 

Vol. III, 5495, 5532. 5560. 
Demands for Grants, 1956-57 per-

taining ~ the Ministry of Home 
Affairs and motions to reduce the 
Demands. . 

Vol. III, 5019, 5058. 
Demands for Grants, 1956-57 per-

taining to the Ministry of Iron 
and Steel and motions to reduce 
the Demands. 

Vol. Ill. 5190. 
Demands for Grants, 1956-57 per-

taining to the Ministry of Labour 
and motions to reduce the De-
mands. 

Vol. nI, 4904. 
Demands for Grants, 1936-57 per-

taining to the Ministry of Natural 
Resources and Scientific Research 
and motions to reduce the 
Demands. 

Vol. III. 4602--07. 
Demands for Grants, 1956-57-Rail-' 

ways and motions to reduce the 
Demands. 

Vol. II, 2037. 
Demands for Supplementary 

pertaining to the 
Commerce and 

motions to reduce 

Grants, 1955-56 
Ministry of 
Industry and 
the Demands. 

Vol. . I. 1219-20. 
Demand for Supplementary Grant, 

1955-56 pertaining to the Min-
istry of Rehabilitation and motions 
to reduce the Demand. 

Vol. I, 1293-94. 
------ .. --- .. _._--- ----.---
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SHARMA, SHRI D. C.: contd. 

Demands for Supplementary Grants, 
1956-57 pertaining to the Ministry 
of Rehabilitation and motions to 

~ reduce the Demands. 
Vol. X, 3356, 3362-63. 

Demands for Supplementary Grants, 
1956-57-Railways and motions to 
reduce the Demands. 

Vol X, 3432-36. 

Discussion on Report of Jaundice 
Enquiry Committee. 

Vol. II, 2358, 2369. 

Discussion T8 exodus of Hindus 
from East Pakistan to India. 

Vol. V, 10163. 
Electricity (Supply) Amendment 

Blll, 1956: 
Motion to refer to Select Com-

mittee. 
Vol. VII, 3258, 3304-10, 3311. 

General discussion of the General 
Budget, 1956-57. 

Vol. II, 2681. 
General discussion of the Railway 

Budget, 1956-57. 
Vol. II, HI47, 1686, 1707-12_ 

General di'lcussion of the Travan-
core-Cochin Budget, 1956-57. 

Vol. V, 8186, 8193: 
Go,'ernment Premises (Eviction) 

Amendment Bill: 
Motion to consider as reported by 

Select Committee. 
Vol. VII, 4072, 4117-23. 

• Half-an-hour discussion on gypsum. 
Vol. VIII, 4859-61. 

Halt-an-hour discussion re action 
taken on Jaundice Enquiry Com-
mittee's Report. 

VoL V, 9999. 
Halt-an-hour discussion re Central 

College of Agriculture. 
Vol. X, 2634-35. 

Halt-an-hour discussion re develop-
ment grants to Manipur. 

Vol. VIII. 4689. 
Half-an-hour discussion re working 

Journalists. 
Vol. IV, 6680 

---- --------_. ---- -------------_.-
SHARMA, SHRI D. C.: contd. 

Hindu Succession Bill (as passed 
by Rajya Sabha): 
Motion to consider. 

Vol. IV, 6963. 

Consideration of clauses. 
Vol. IV, 7137-40. 

Indian Coconut Committee (Amend-
ment) Bill: 
Motion to consider. 

Vol. VII, 3776. 

Indian Institute of Technolol)' 
(Kharagpur) Bill: 
Motion to consider and amend-

ment to refer to Select Com-
mittee. 

Vol. VII, 44151-57. 
Indian Lac Cess (Amendment) Bill 

as passed by Rajya Sabha): 
Motion to consider. 

Vol. VII, 336&. 

Indian Penal Code (Amendment) 
Bill [Amendment of SectWn 429: 
by Pandit Thakur Das Bhargava]: 
Motion to consider. 

Vol. IV, 5840--43. 

Indian Penal Code (Amendment) 
Bill [Amendment of section 497: 
by Shri DabhiJ: 
Motion to consider. 

Vol. VI, 1244-47. 

Indian Railways (Amendment) Bill 
[Om!.~sion of Section 71A: btl 
Shri Nambiar): 
Motion to consider. 

Vol. II, 2203, 2204. 

Inter-State Water Disputes Bill 
(as passed by Rajya Sabha): 

Motion to c.)nsider. 
Vol. VII, 299G-94. 

Lite Insurance Corporatio... Bill. 
1956: 

Motion to refer to Select Com-
mittee. 

Vol II, 2946-51. 

MQtion on Address by the Presi-
dent. 

Vol. I, 546, 547. 
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Motion re Displaced Persons (Com-
pensation and Rehabilitation) 
Rules. 
Vol. VII, 3214, 3220, 3221-22, 3991 

97, 4037. 
Motion re international situation. 

Vol. IX, 448-54. 
Motor Vehicles (Amendment) Bill: 

Motion to refer to Joint Commit-
tee: 

Vol. VII, 8065. 
National Volunteer Force Bill: 

Consideration of clauses. 
Vol. VItI, 4789-70. 

Motion to pass, as amended. 
Vol. VIII, 4'794-95. 

Newspaper (Price and Page) Bill 
(as passed by Rajya Sabha): 
Motion to c:<Jnsider. 

Vol. VIII, 4833-37. 
Consideration of clauses. 

Vol. VIII, 4886-87. 
Proeeedings of Legislatures (Pro-

tection of Publication) Bill (by 
Shri Fero%e at.lndhi): 
Motion to c:<Jnsider. 

Vol. II, 35'79-84. 
Representation of the People (Se-

cond Amendment) Bill: 
Consideration of clauses. 

Vol. V, 8800. 
Represent9.tion of the People (Third 

Amendment) Bill: 
Motion to consider. 

Vol. VIII, 6159-60. 

Resolution re 
Appointment of a committee on 

working of Directive Principles 
of State Policy. 

Vol. VIII, 5129-80, 5171. 
Ceiling on income ot an indivi-

dual. 
Vol. V, 8091-92, 8100--04. 

Control and regulation of pro-
duction and exhibition of Films. 

Vol. VII, 3733-85. 
Enquiry into working ot Income-

tax Department. 
Vol. V, 9537, 9545-46, 9549, 

9550-52. 
Fixinc a target date for prohibi-

1ion. 
Vol. II, 2864-85. 

I 
I 
I 
I 

SHARMA, SHRI D. C. :contd. 
Resolution re: contd. 

Nationalisation of Banks. 
Vol. IV. 8824, 6850-54. 8661, 

6864. 

President's Proclamation re Tra-
vancore-Cochin. 

Vol. VIII, 5l14. 

Representation of African and 
Asian nations in U.N.O. 

Vol. VI, 2159, 2168-87, 2182-
85, 2211. 

Second Five Year Plan. 
Vol. VIII, 6333. 

River Boards Bill (as passed by 
Rajya Sabha): 
Motion to consider. 

Vol. VII, 2743-47, 2778 
Shri Kashi Vishwanath Mandir Bill 

(btl Shri Rt.lghunt.lth Singh): 
Motion to consider. 

Vol. I, 950-54, Vol. II, 2165-66. 

States Reorganisation Bill: 
Motion to refer to Joint Commit.-

tee. 
Vol. IV, 8238, 6275-78. 

Motion to consider as reported by 
Joint Committee. 

Vol. VI, 1533, 1534, 1625-31. 

Consideration of clauses. 
Vol. VI. 1956, Vol. VII, 2276. 

Suppression of Immoral Traftlc in 
Women and Girls Bill: 
Consideration of clauses. 

Vol. IX, 1586-67, 1572-73. 

Terminal Tax on Railway Passen-
gers Bill: 
Consideration of clauses. 

Vol. IX. 311-12, 31&-24. 

Territorial Army (Amendment) 
Bill: 
Motion to pass, as amended. 

Vol. IX, 893-95. 

Women's and Children's Institutions 
Licensing Bill (by Shr:mt.lti 
Kamlendu Mati Shah): 
Motion to conSider, as reported 

by Select Committee. 
Vol. X, 2181-63. 
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SHARMA, SHRI NAND LAL: 

Administration of Evaeu'=!e Property 
(Amendment) Bill: 
Motion to consider and amend-

ment to refer to Select Com-
mIttee. 

Vol. IX, 1094, 1095. 

Central Exeises and Salt (Second 
Amendment) Bill: 
Consideration of clauses. 

Vol. X, 3859. 

Code of Civil Procedure (Amend-
ment) Bill [Omission of Section 
878: btl Shri M. L. DwivediJ: 
Motion to consider. 

Vol. X, 4059, 4060. • Criminal Law Amendment But (btl 
Shri M. L. Agrawal): 
Motion to consider and amend-

ment to eireulate. 
Vol. IX, 964, 965, 966. 

Delhi Tenants (Temporary Pro-
tection) Bill ('as passed by Rajya 
Sabha): 
Motion to consider. 

Vol. X, 4215,4220,4245. 4249-52. 

Amendment to refer to Select 
Committee. 

Vol. X, 4245. 4249-52. 

Demands for Grants, 1956-57, per-
taining to the Ministry of Educa-
tion and motions to reduee the 
Demands. 

Vol. III, 5423-24, 5463-;..65, 5472, 
5479, 5481. 

Demands for Grants, 1956-57 per-
taining to the Ministry of Exter-
nal Affairs and motion. to reduce 
the Demands. 

Vol. III, 3645. 

Demands for Grants, 1956-57 per-
taining to the Ministry of Rehabi-
litation and motions to reduce the 
Demands. 

Vol. Ill, 3919, 3929, 4059-67, 
4081, 4085, 4086, 4088. 

Demands for Supplementary Grants, 
1955-56. 

Vol. I, 1215. 

SHARMA, SHm NAND LAL: coned, 

Demand for Supplementary Grant, 
1955-56, pertalninlto the KiniJI-
try of Education. 

VoL I, 1247, 1248. 
Demand for Supplementary Grant, 

1955-56 pertaining to the Minis-
try of Rehabilitation and Motions 
to reduce the Demand. 

Vol I, 1289-92, 1302. 
Demands for Supplementary Grants, 

1955-56-Railways and Demanda 
for Excess Grants, 1950-51, 1951-
1952, 1952-53-Rallways. 

Vol. II, 2323-26, 2328, 2338. 
2339, 2340 .• 

Discussion re exodus of HindUll 
from East Pakistan to India. 

Vol. V, 10147, 10150, 10151-
51. 

Faridabad Development Corpora-
tion Bill: 
Motion to consider. 

Vol. IX, 1011-12, 1020-24. 
General discussion of the General 

Budget, 1956-57. 
Vol. n, 2632-38. 

General discussion of the Railway 
Budget. 1958-57. 

Vol. II, 1730. 

Hindu Adoptions and Maintenance 
(as passed by Rajya 'Sabha): 
Motion to consider. 

Vol. X. 2875-91, 293'1. 
Hindu Minority and Guardianship 

Bill (u passed by Rajya Sabha): 
Motion to consider. 

Vol. VI, 178-83. 
Consideration of clauses. 

Vol. VI, 191-92, 193-94, 195-96 
201, 203, 213-14. 215-216, 218: 

226, 228. 
Hindu Succession Bill (as palled 

by Rajya Sabha): 
Consideration of clauses. 

Vol. IV, 7016, 7023. 7028-28, 
7033, 7171, 7190, 7218-17, 
7224, 7417, 7421, 7430-32. 
709. 7448, 7492, 7498. 7498-
99, 7002, 7635, 7640, 7642, 

'T6U • 
. ---- .. ~----------- -_.- .. -~.-----
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SHARMA, SHRI NAND LAL: contd. SHARMA. SHRI R. C.: contd. 
Hindu Succession Bill (as passed 

by the R-ajya Sabha): contd. 
Motion to pass, as amended. 

Vol. IV. 7679-84, 7690, 7702. 
7707, 7708, 7710. 

Motion for Adjournment: 
Alleged lathi charge by Delhi 

pollce. 
Vol. III. 5359-60. 5361. 

5363. 
Motion on Address by the Presi-

i 
I 
I 

I , 
I 

I 
dent. 

Vol. I, 311, ISt7, 366-'\ 
67,377-85. 

Representation of the People (Am-
endment) Bill: 
Motion to consider as reported by 

Select Committee. 
Vol. I, 90-95. 

Resolution re Second Five Year 
Plan. 

Vol. VIII, 6778, 6918. 
Shri Kashi Viswanath Manctir Bill 

(btl Shri Raghunath Singh): 

• 
I 
i 

Motion to consider. ,i 

Vol. II: 217t-80, 2181. 
Slum Areas (Improvement and I 

Clearance) Bill (as passed by .,1 
Rajya Sabha): 
Motion to consider. ! 

Vol. X. t156, 4190, tI9t-99, 
4212. 

States Reorganisation Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. IV, 6113, 6152-57. 

Motion to consider as reported 
by Joint Committee. 

Vol. VI. 1087-915, 14415. 
Consideration of clauses. 

Vol. VI, 1727, 1729, 
1731, 1732. 

Suppression of Immoral Traffic In 

Women and Girls Bill: 
Motion to consider as reported by 

Select Committee. 
Vol. IX, 1508-14. 

SHARMA. SHRI R. C.: 

Hindu Succession Blll (as passed 
by Rajya Sabha): 
Consideration of clauses. 

Vol. IV, 7525, 7526, 7548--47. 

Scheduled Castes and Scheduled 
Tribes Orders (Amendment) Bill: 
Consideration of clauses. 

Vol. VIII, 6503. 
States Reorganisation Bill: 

Consideration of Clauses. 
Vol. VI, 1728. 1731. 2071-72. 

2074. 2137-U 

SHASTRI, SHRI ALGU RAI: 
Bihar and West Bengal (Transfer 

of Territories) Bill: 
Motion to consider as reported 

by Joint Committee. 
Vol. VII, 3"1. 

Demands for Grants, 1956-157 per-
taining to the Ministry of De-
fence and motions to reduce the 
Demands. 

Vol. II, 3200. 
Demands for Grants, 1956-57 per-

taining to the Ministry of Home 
Affairs and motions to reduce the 
Demands. 

Vol. III, 5109. 
Discussion re leakage of Budge: 

propoaals. 
Vol. II, 3167, 3174. 

Election of Deputy-Speaker. 
Vol. II. 3085. 

Election of Speaker. 
Vol. II, 1957. 

General discussion of the General 
Budget, 1956-57. 

Vol. II, 2808. 2812. 
Life Insurance (Emergency Provi-

sions) BUI: 
Motion to consider. 

Vol. I, Itl6. 

SHASTRI, SHRI LAL BAHADUR: 
Appropriation (Railways) Bill: 

Motion for leave to introduce. 
Vol. II. 2298-99. 

Motion to consider. 
Vol. II, 2383. 

Motion to pass. 
Vol. II, 2883. 

Appropriation (Railways) No. 2 
Bill: 
Motion for leave to introduce. 

Vol. II, 2348, 2848. 
Mbtion to consider: 

Vol. II, 2532. 
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SHASTRI, SHRI LAL BAHADUR; 
_ contd. 
Appropriation (Railways) No. 2 

Bill: contd. 
Motion to pass. 

Vol. II, 2533. 
Appropriation (Railways) No. 3 

Bill: 
Motion for leave to introduce. 

Vol. II, 2349. 
Motion to consider. 

Vol. II, 2384. 
Motion to pass. 

Vol. II, 2384. 
Appropriation (Railways) No. 4 

Bill: 
Motion for leave to introduce. 

Vol. II, 2349, 2350. 
Motion to consider. 

Vol. II, 2384-85. 
Motion to pass. 

Vol. II. 2385. 
Appropriation (Railways) No. 5 

Bill 
Motion for leave to introduce. 

Vol. II, 2350. 

Motion to consider. 
Vol. II, 2385. 

Motion to pass. 
Vol. II, 2385-86. 

Business of the House. 
Vol. V, 9715. 

Vol. VIII, 6401-02 
Calling Attention to Matter of 

Urgent public Importance: 
Disturbances at Kalka Railway 

station. 
Vol. V, 10011, 10013-14, 100:&4-

25. 
Railway workers' strike at 

Kharagpur and Kazipet Junc-
tions. 

Vol. V, 9241, 9242, 9249---!)". 
'Demands for Excess Grants, 1950-5], 

1951-52, 1952-53-Railways: 
Presentation of the statement. 

Vol. II, 1568. 
Demands for Grants, 1956-57 per-

taining to the Ministry of Trans-
port and motions to reduce the 
Demands. 

Vol. II, 3481, 3493, 3522--33. --------

I 
I 

SHASTRI, SHRI LAL BAHADUR: 
C'ontd. 
Demands for Grants, 1956-57-Rail-

ways and motions to reduce the 
Demands. 

Vol. II, 1923, 1927, 1983, 
1987, 1989, 1990, 2036, 
2037-38, 2039, 2071, 2077. 
~138, 2139, 2140, 2163, 

2285. 
Demands for Supplementary Grants, 
1955-5~Railways: 
Presentation of the Statement. 

Vol. II, 1568. 
Demands for Supplementary Grants, 

1955-56-Railways and DemanWi 
for Excess Grants, 1950-51, 1951-
52, 1952-53-Railways. 

Vol. II, 2305, 2306-07, 2308, 
2332- -42. 

Discussion 7'e: 
Madras-'futicorin disaster. 

Vol. IX, 1252-68. 
Strike situation in Kharagpur. 

Vol. V, 9797-9800, 9804, !J808, 
9839-51. 

General discussion of the Railway 
Budget, 1956-57. 

Vol. II, 1628, 1629, 1630, 1660, 
1785, 1882-86; 1888-97. 

Motion (s) for Adjournment: 
Disturbances at Kalka Railway 
Station. 

Vol. V, 10011, 10013-14, 10024-
2b. 

Madras Tuticorin train disaster. 
Vol. IX, 9S8-93. 

Railway workers' strike at 
Kharagpur and Kazipet Junc-
tions. 
Vol. V, 9241, 9242-46, 9249-54 

Situation at Calcutta Port. 
Vol. VIII, 6244-46. 

Motor Vehicles (Amendment) Bill: 
Motion to consider as reported 
by Joint Committee. 

Vol. IX. 127S-82. 
National Highways Bill: 

Motion for leave to introdUce. 
Vo!. VII, 237~. 

Motion to consider. 
Vol. VII, • 32M. 

Presentation of Railway Budget, 
1956-57. 

Vol. I, 715-41 
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.Vol. V. 9254. 
Vol. VIII. 6399. 

Report contaming il'structions issu-
ed to Railways about ins~'tion ot 
bridges-,-Laid on the 'rable. 

Vol. VIII. 5815. 

Road Transport Corporations 
(Amendment) Bill: 
Motion for leave to introduce. 

Vol. IX, 854. 

Statement re Madras-Tutieorin train 
disaster. 

Vol. IX, 980-82. 
'Statement re train acciden"t between 

Jadchet:Ia and Mahqubnagar. 
Vol. 'VIII 5774-80, 5181, 5783, 

'5784, 6987-88, 6989-90. 
Statement showing Demands tor 

Exces8 Grants (Railways), 1953-
54. 

Vol. VIII, 6401. 
Terminal Tax on Railway· Passen-

gers Bill: 
Motion for leave to introduce. 

Vol. VIII, 6985. 

SHI\STRI, SHRI RAJA RAM: 

Demands for Grants, 1956-57 per-
taining to the Ministry of Defence 
and motions to reduce the 
Demands: 

Vol. II, 3211-17, 3245, 3249. 
Demands for Grants. 1956-57 per-

taining to the Ministry of 'Labour 
and motions to reduce the 
Demands. 

Vol. III. 4876-84, 4898, 4900. 

l4otion to consider. 
Vol. IV, 5626-32. 

SHASTRI, SHRI RAJA':RAM: contd. 

Industrial. DllSPutes ( Amendment 
·~rovision.) Rnd Miscellaneoul! 

Bill: 
Motion to consider. 

Vol. VI, 588-97. 
'Consideration' of ·ciauses. 

Vol. VI, 663, 673-75, 72Q. 727-
29, 741--44, 745, 748--50, 755, 
763-64" 773, 787-91. 

Motor Vehicles (Amendment) Bill: 
Motion to consider as reported by 
Joint Committee. 

Vol. IX, 1321--3C. 
Motor Vehicles (Ameruiment) Bill 

[substitution of section 65, etc.: 
by Shri T. B. Vittill Rao]: 
Motion to 'consider. 

Vol. I, 923--31. 
Resolution re Control and Regula-

tion ot Production and Exhibition 
of Films. 

Vol. VII, 372~3. 
Suppression of Immoral Traffic in 

Women and Girls Bill: 
Motion to consider 8S reported by 

Select Committee. 
Vol. IX, 1478-85. 

Women's and Children's Institutions 
Licensing Bill (by Shrimati 

'Kamlenciu Mati Shah): 
Motion to consider as reported by 

Select Committee. 
Vol. X, 2178--82. 

SHELLAC: 

See "Lac and Shellac". 

SHIP-BUILDING: 

Demands for Grants, 1956-57: 
Ministry of Transport: 

Motion to reduce the Demand: 
Failure . _ to make arrange-

ment for a ship-building 
base at Cochin Port. 

Vol, II,3460--3516, 3517, 3520-
33. 

Need for naval co-operation In 
bUilding ships for coastal 
trade. 

Vol. II, 3460~516, 3520-33. 
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SHIPPING: 

Demands for Grants, 1956-57: 
Defence Services, Effeotive--

Navy: 
Motion to reduce the Demand: 

Failure to co-operate with the 
Transport Ministry expand-
ing merchantshippinc and 
in ensuring port and harbour 
defences. 

Vol. 11. 31SO, 32~, 3252. 
3253--3314. 

LiJ[hthouses and LiehtAAips: 

.. 

Motions to reduce the Demand: 
Inadequacy of proper arrange-

ments for warning ships 
against bad weather. 
Vol. II, 3460--3516, 3519, 

3520--33. 
Lack of proper communication 

in the coastal regions to 
help sea-going craft. 

Vol. 11, 3460-3516, 3519, 
3520-33. 

Ministry of Transport: 
Motion to reduce the Demand: 

Inadequate expansion of 
Mercantile Marine. 
Vol. II, 3460-3516, 3517, 

3520-33. 
Lack of regular -- se.·vi,,~ 

from Calicut to Lacca-
dives and Maldives. 

Vol. II, 3460-3516, 3517, 
3520-33. 

Policy in regard to the --
freight on coastal and 
foreign --. 
Vol. II, 3460-3516, 3517, 

3520--33. 
Policy in the matter of 

coastal and foreign --. 
Vol. II, 3460-3516, 351B, 

3520-33. 

Provision for easy con vel'-
sion of merchant vessels 
for naval use in emerg-
encies . 

Vol. II, 3460-3516, 
3520-33. 

SHIPPING: contd. 
Demands for Grants, 1956-57 

Travancore-Cochin: 
Industries: 

Moti()n to reduce the Demand: 
Permission granted lp private 

parties to export Ilmcnitl,. 
resulting in loss to the tune 
of RI.l,OO,OOO of the ship-
ping side. 

Vol. V, 8312, 8314-46. 
Demands for Supplementary Ck'ants, 

1956-57: 
Laccadive, Minicoy and Amindivi 

Islands: 
Motion to reduce the Demand: 

Question of' arranging a daily 
steamer service between the 
mainland and the Islands. 

Vol. X, 3135~B, 3171-87. 

SHRI KASHI VISVANATH MANDIR 
BILL (BY SHRl RAGHUNATH 

SINGH) : 

See under "Bll1(s)". 

SHRIMALI, DR. K. L.: 

Demands for Grants, 1916-57 per-
taining to the Ministry of Educa-
tion and motions to reduce the 
Demands. 

Vol. III, 5465-82. 

Election (8) to Samsad (Court) of 
Visva-Bhar.ti. 

Vol. VIn, 6081-82. 
General di.scUBsion of the General 

Budget, 1956-57. 
Vol. II, 2677-92. 

Half-an-hour discussion Te National 
Discipline Scheme. 

Vol. V, 985~4. 
Report of Delhi Road Transport 

Authority for 1953-54 and 1954-5&-
Laid on' the Table. 

Vol. V. 8963. 
University Grants Commission (Dt.-

qualification, Retirement and Con-
ditions of Service of Members) 
Rules-LSid on the Table. 

Vol. X, 2640-41. 
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SHRIMAN NARAYAN, SHRI: 

Discussion re leakage of Bud,et 
proposals. 

Vol. n, 3146. 
General discussion of • the General 

Budget, 1956-57. 
Vol. II, 2668-77. 

Resolution re fixing a target date 
for prohibition. 

Vol. II, 2894-2902. 
States Reorganisation Bill: 

Motion to refer to Joint Com-
mittee. 

Vol. IV, 6196-6201. 

SHUKLA, PANDIT B.: 

Arrest of. 
Vol. 1, 973. 

Release on bail of. 
Vol. III, 3595-96. 

SIDDANANJAPPA, SImI: 

General discussion of the Railway 
Budlet, 1956-57. 

Vol. II, 1658-62. 
States Reorganisation Bill: 

Consideration of clauses. 
Vol. VII, 2710. 

SIKKIM: 

Demands for Grants, 1956-57: 
External Mairs: 

Motion to reduce the Demand: 
Our relations with border 

kingdoms of Nepal, Bhutan, 
-- and Tibet. 

Vol. III, 3600-86, 3688, 3689-
3708, 3720--63, 3764--75. 

SILAI SCHEME: 

Demands for Grants, 1956-57: 
Ministry of Irrigation and Power: 

Motion to reduce the Demand: 
Need of integrating the 

Kansabati scheme with the 
-- In order to prevent 
ftoods in the Ghatal sub-
division. 
Vol. m, 4095, 4096-4142, 
4148--85, 4187, 4188--4247. 

SILK, ARTIFICIAL: 

Annual report of the Development 
Council for Art Silk Textiles for 
the year 1955-56-Laid on tt 
Table. 

Vol. VII, 2549 

SILK BOARD, CENTRAL: 

Demands for Grants, 1956-57: 
Other Organisations under the 

Ministry ot Production: 
Motion to reduce the Demand: 

Working ot Silk Board with 
special reference to supply 
of cheap yarn and marketinl 
ot the produce. 

Vol. III, 4422-77, 4479, 4481-
4534, 4541-53. 

Report ot Central Silk Board, 1955-
56-Laid on the Table. 

Vol. X, 4079. 
Report on the working of Silk Board 

for the period 1-4-1955 to 31-12-1955 
-Laid on the Table. 

Vol. IV, 6837. 

SILK INDUSTRY: 

Demands for Grants, 1956-57: 
Other Organisations under the 

Ministry of Production: 
Motion to reduce the Demand: 

SIMLA: 

Failure to protect -- in 
Berhampur District of West 
Bengal. 

Vol. III, 4422-77, 4480, 4481-
4534, 4541-53. 

Need to establish Tassar Silk 
Industry in Singhbhum Dis- • 
trict in Bihar. 

Vol. III, 4422-77, 4480, 4481-
4534, 4541-53. 

Demands for Grants, 1956-57: 
Other Civil Works: 

Motion to reduce the Demand: 
Grant of Hill allowance to 

work-charged staft' at Simla 
at the same scale as Is 
granted to other Central 
Government employe,s. 

Vol. III, 4321-53, 4361·-
96, 4400-18. 
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SINDRI: 

Demands for Grants, 1956-57: 
Other Civil Works: 

Motion to reduce the Demand: 
Grant of -- compensatory 

allowance to the work-
charged staft at --. 

Vol. III, 4321-53, 4354, 4361-
8B, 4400-1B. 

SINORI FERTILISER FACTORY: 

Presentation of General Budget. 
1956-57: 
Increase in output by -- during 
1955. 

Vol. I. 1181. 

SINGH. SHRI C. SHARAN: 

Leave of absence to. 
Vol. X, 3538-38. 

SINGH, SHRI G. S.: 

Demands for Grants, 1958-57 per-
taining to the Ministry of Defence 
and motion to reduce the Demands. 

Vol. II, 3285, 3288-91. 
Scheduled Castes and Scheduled 

T:-ibes Orders (Amendment) Bill: 
Motion to pass, as amended. 

Vol. VIII, 6550, 6554. 

SINGH, SHRI H. P.: 
Demands for Grants, 1958-57 per-

taining to the Ministry of Finance 
and motions to reduce the 
Demands. 

Vol. III, 5555-58. 

SINGH, SHRI L. JOGESWAR: 
Abducted Persons (Recovery and 

Restoration) Continuance Bill: 
Motion to consider. 

Vol. IX, 797-99. 

Ancient and Historical Monuments 
and Archaeological Sites and 
Remains (Declaration of National 
Importance) Amendment Bill (btl 
Shri Balwant Singh Mehta) (u 
passed by Rajya Sabha): 
Motion to consider. 

Vol. X, 2145-67. 

--_. __ ... _------
SINGH, SHRI L. JOGESW AR: ccmtd. 

Calling Attention to Matter(s) of 
Urgent Public Importance: 
Election of a Member to Rajya 

Sabha from Manlpur. 
Vol. IX, 1121, 1122-23. 

Situation arising out of invalida-
tion of Manipur Foodgrains 
(Movement) Control Order 1951 . 

.. Vol. II, 2382. 

Central Sales Tax Bill: 
Motion to consider and amendment 

to refer to Select Committee. 
Vol. IX, 1900-03. 
Vol. X, 193a:....38. 

Constitution (Amendment of the 
Sixth Schedule) Bill (btl Shrimoti 
Khongmen): 
Motion to consider. 

Vol. VII, 4342-43. 
Constitution (Ninth Amendment) 

Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. VIII, 5492, 5493, 5802, 

Demands for Grants, 1956-57 per-
taining to the Ministry of Com-
munications and Motions to reduce 
the Demands. 

Vol. II, 3419-23. 

Demands for Grants, 1956-57 per-
taining to the Ministry of Finance 
and motions to reduce the 
Demands. 

Vol. III, 5582-86. 

Demands for Grants, 1956-57 per-
taining to the Ministry of Home 
Affairs and motions to reduce the 
Demands. 

Vol. III, 5072-77. 

Demands for Supplementary Grants, 
1958-57 pertaining to the Ministry 
of Natural Resources and Scientific 
Research and motions to reduce 
the Demands. 

Vol. X, 3247-49. 

Demands for Grants, 1956-57-Rail-
ways and motions to reduce the 
Demands. 

Vol. II, 2088-'72. -- ---------_._---_._----
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SINGH, SHRI L. JOGESW AR: cont". 
Employees' Provident Funds 

(Amendment) Bill: 
Motion to consider. 

Vol. X, 2313-15. 
Hindu Adoptions and Maintenance 

Bill (as passed by Rajya Sabha): 
Consideration of clauses. 

Vol. X, 2997-98, 2999. 
tndlan Me4ical Council Bill (as 

passed by Rajya Sabbs): 
Motion to consider. 

Vol. X, 2380-84. 
Consideration of clauses. 

Vol. X, 2429-31, 2435. 
Industries (Development and Regu-

lation) Amendment Bill: 
Motion to pass, as amended; 

Vol. IX, 284-85. 
Manipur (Village Authorities in 

Hill Areas) Bill: 
Motion to consider. 

Vol. IX, 83-88. 
Consideration of clauses. 

Vol. IX, 116.· 
Motion re situation in Naga Hills. 

Vol. VII, 4189-90, 4191-99. 
Motor Vehicles (Amendment) Bill: 

Motion to consider as reported by 
Joint Committee. 

Vol. IX, 1383-86. 
National Highways Bill: 

Motion to consider. 
Vol. VII, 31~5-48. 

Consideration of clauses. 
Vol. VII, 3203, 3204. 

National Volunteer Force Bill: 
Motion to consider. 

Vol. VIII, 4744-46. 

Part 'C' States (Laws) Amendment 
Bill: 
Motion to consider. 

Vol. IX, 127-30. 
Representation of the People (Mis-

cellaneous Provisions) Bill: 
Consideration of clauses. 

Vol. X, 3489, 3490. 

Resolutions re: 
FIxing of a target date for prohi-

bition. 
Vol. n, 2906. 

Vol. III, 3958-61, 3977. 

SINGH, SHRI L. JOGESWAR:contd. 
Reso' ution re :contd. 

Nationalisation of collieries. 
Vol. IX, 1622-23. 

Second Five Year Plan. 
Vol. vm, 6371-77. 

River Boards Bill (as passed by 
Rajya Sabha): 
Motion to consider. 

Vol. VII, 2737-40. 
Standards of Weights and Measures 

B111: 
Motion to consider as reported by 

Joint Committee. 
Vol. X, 2244--47. 

State Financial Corporations 
(Amendment) Bill: 
Motion to pass as amended. 

Vol. VIII, 4967-69. 
Sta~ Reorganisation Bill: 

Motion to refer to Joint Com-
mittee. 

Vol. IV, 6401, 6405, 6414-18. 
Motion to consider as reported by 

Joint Committee. 
Vol. VI, 1504, 1533. 

Consideration of clauses. 
Vol. VI, 2146-49. 

Suppression of Immoral Traffic in 
Women and Girls Bill: 
Motion to consider as reported by 

Select Committee. 
Vol. IX, 1538-41. 

Territorial Army (Amendment) 
Bill: 
Motion to consider. 

Vol. IX, 869-70. 
Territorial Councils Bill: 

Motion to consider. 
Vol. X, 3740, 3764-68, 

3782-83. 

Consideration of claWleI. 
Vol. X, 3782-84, 3787, 3794, 

3799, 3800-01, 3808, 3809, 
3810. 

Motion to pass, as amended. 
Vol. X, 3832-34. 

Women's and Children's Institutions 
Licensing . Bill (by Shrimati 
Kamlendumati Shah): 
Motion to pass as amended. 

Vol. X, 2184. 
--------.---- . __ ._-----------------_._-_._---_ ... 
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SINGH, $HRI R. N.: . 
Agricultural Produce (Developmen.t 

and Warehousing) Corporations 
Bill: 
Consideration of clauses. 

Vol. V, 8029, 8068. 
Motion to pass, as amended. 

Vol. V, 8074-75. 
Demands for Grants, 1956-57, per-

taining to the Ministry of Irriga-
tion and Power and motions to 
reduce the Demands. 

Vol. m, 4157-62. 

Demands for Grants, 1956-57 per-
taining to the Ministry of Works, 
Housing and Supply and motions 
to reduce the Demands. 

Vol. III, 4335-40. 
Motion(s) for Adjournment: 

Buddha Jayanti Samiti, Sarnath. 
Vol. X, 2199-2200. 

Relief measures in dood affected 
areas of Eastern U.P. 

Vol. X, 3889. 

SINGH, SHRI T. N.: 

Bihar and West Bengal (Transfer of 
Territories) Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. VII, 3491. 

Business of the House. 
Vol. II, 3320. 

Calling Attention to Matter of 
Urgent Public Importance: 
Disturbances at Kalka Railway 

Station. 
Vol. V, 10017-18. 

Demands for Excess Grants, 1951-52. 
Vol. VII, 3933-37, 3944, 3947, 

3952-53. 
Demands for Grants, 1956-57 per-

taining to the Ministry of Irriga-
tion and Power and motions to 
reduce the Demands. 

Vol. III, 4214. 
Demands for Grants, 1956-57 per-

taining to the Ministry of Trans-
port and motions to reduce the 
Demands. 

"01. II, 3504-09, 3529. 

SINGH, SHRI T. N.: cOfltd • 

Demands for Supplementary Grants, 
1955-56 perwnm, to Ministry of 
Commerce anq Industry and 
motions to reduce the Demands. 

Vol. I, 1229-31, 1235. 

Demands for Supplementary Grants, 
1955-56 pertaining to Ministry of 
Finance and motions to reduce 
the Demands. 

Vol. I, 1264-65, 1268, 1268, 
1271. 

Electricity (Supply) Amendment 
Bill, 1956: 
Motion to refer to Select Com-

mittee. 
Vol. VII, 3289-85. 

Life Insurance (Emergency Provi-
sions) Bill. 
Motion to consider. 

Vol. I, 1384, 1371, 1540. 

Life Insurance Corporation Bill: 
Consideration of clauses. 

Vol. V, 9218-21, 9227. 

Motion for Adjournment: 
Disturbances at Kalka Railway 

Station. 
Vol. V, 10017-18. 

Motion ,.e. Dr. Appleby's Report on 
Re-examination of India's Adminis-
trative system. 

Vol. VIII, 6586-94. 

Motion 'l'e. Report of Government 
Inspector of Railways On derail-
ment of 319 Down Express. 

Vol. X, 202 ........ 27. 

National Highways Bill: 
Motion to consider. 

Vol. VII, 3100, 3127-31, 
3USII. 

Presentation of petition Te. Proceed-
ings of Legislatures (Protection 
of PublIcations) Bill: 

Vol. III, .01:1. 

Resolution Te. appointment of a 
committee on industrial and COlll-
mercial State undertakinls. 

Vol. III, 4006, 4DUIi. 
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·-.' _._----- ------- .... _._------
SINGHAL, SHRI S. C.: 

Central Sales Tax Bill: 
Motion to consider and amend-

ment to refer to Select Com-
mittee. 

Vol. IX, 188P--94. 

Resolution reo Second Five Year 
Plan. 

Vol. VIII, 6626-36. 

States Reorganisation Bill: 
Consideration ot clauses. 

Vol. VI, 1731, 1741. 

SINGHBHUM: 

Demands for Grants, 1956-57: 
Other Organisation under the 

Ministry of Production: 
Motion to reduce the Demand: 

Need to establish Tassar Silk 
Industry in Singhbhum Dis-
trict in Bihar. 

Vol. III, 4422-77, 4480, 4481-
4534, 4541-53. 

SINHA, DR. S. N.: 

Demands for Grants, 1956-57 per-
taining to the Ministry of Defence 
and motions to reduce the De-
mands. 

Vol. II, 3191-98, 3198, 3199. 

Demands for Grants, 1956-57 per-
taining to the Ministry of External 
Affairs and motions to reduce the 
Demands. 

Vol. III, 3632-39. 

Demands for Grants, 1956-57 per-
taining to the Ministry of Irriga-
tion and Power and motions to 
reduce the Demands. 

Vol. III, 4110, 4129-36, 4142. 

Discussion on Report of Jaundice 
Enquiry Committee. 

Vol. II, 2357, 2368, 2513-15. 

General discussion of the General 
Budget, 1956-57. 

Vol. II, 2794-2801. --.... - ....... -_. ----

SINHA, DR. S. N.: contd. 
• Motion on Address by the PresidenL 

Vol. I, 741-48, 756, 758, 
759, 760. 

Motion reo international situation. 
Vol. IX, 407. 424-34. 

Motion reo working of Preventive 
Detention Act. 

Vol. V, 10061-69. 
States Reorganisation Bill: 

Motion to refer to Joint Committee. 
Vol. IV, 6288-90, 6370-73. 

SINHA, SHRI ANIRUDHA: 
Life Insurance (Emergency Provi-

sions) Bill: 
Motion to consider. 

\tol. I, 1174-75, 1305-09. 

SINHA, SHRI B. P. 
Hindu Succession Bill <as passed by 

Rajya Sabha): 
Motion to consider. 

Vol. IV, 6935-38. 
Consideration of clauses. 

Vol. IV, 7300-01, 7802, 7307-08. 

SINHA, SHRI GAJENDRA PRASAD: 
Bihar and West Bengal (Transfer of 

Territories) Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. VII, 3547. 

Consideration of clauses. 
Vol. VII, 3610. 

Demands for Grants, 1956-57 per-
taining to the Ministry of Com-
merce and Industry and motions 
to reduce the Demands. 

Vol. III, 5290. 
Life Insurance Corporation Bill, 

1956: 
Motion to refer to Select Com-

mittee. 
Vol. II, 2995, 3000-03. 

SINHA, SHRI JHULAN: 

Central Government Servants 
(Option for Joining Contributory 
Health Service Scheme) Bill (bll 
Shri Jhulan Sinha): 
Motion for leave to introduce. 

Vol. VII, 4829. 
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dINHA, SHRI JHULAN: contd. 
General discussion of the General 

Bud,et, 1956-57. 
Vol. II, 2770-75. 

Indian Nationalisation of Light Rail-
ways Bill (btl Shri Jhulan Sinha): 
Motion for leave to introduce. 

Vol. VIII, 6171-72. 

Resolutions re: 
Appointment of committee on 

working of Directive Principles 
of State Policy. 

Vol. VIII, 5130, 5172. 

Fixing a target date for prohibi-
tion. 

Vol. II, 2865. 

Slum Areas (Improvement and 
Clearance) Bill (as passed by 
Rajya Sabha): 
Considaration of clauses. 

Vol. X, 4214. 

SINHA, SHRI NAGESHWAR 
PRASAD: 

Committee on Private Members' 
Bills and Resolutions: 
Motion reo Forty-seventh Report. 

Vol. II, 3535. 

Motion reo Fifty-fourth Report. 
Vol. V, 9501-02. 

Motion reo Sixtieth Report. 
Vol. VIII, 15114. 

Motion reo Sixty-sixth Report. 
Vol. X, 3052. 

Presentation of Forty-seventh 
Report. 

Vol. II, 3177. 

General discussion of the General 
Budget, 1956-57. 

Vol. II, 2493-97. 

Resolution reo Second Five Year 
Plan. 

Vol. V, 9406-07. 

SINHA, SHRI SATYA NARAYAN: 

Administration of Evacuee Property 
(Amendment) Ordinance, 1956-
Laid on the Table. 

Vol. IX, 1. 
Agricultural Produce (Development 

and Warehousing) Corporations 
Bill: 
Motion to consider. 

Vol. V, 7858. 

All India Institute of Medical 
Sciences Bill: 
Motion to consider. 

Vol. I, 276, 283, 284, 4a. 
Appropriation (No.2) Bill: 

Motion to consider. 
Vol. IV, 5788. 

Bihar and West Bengal (Transfer of 
Territories) Delimitation of Con-
stituencies Rules-Laid on the 
Table. 

Vol. IX, 388. 

Business Advisory Committee: 
Mot!on reo Thirty-first Report. 

Vol. I, 290. 
Motion reo Thirty-second Report. 

Vol. IV, 5627. 
Motion reo Thirty-third Report. 

Vol. IV, 6049. 
Motion re. Thirty-fourth Report. 

Vol. V, 7722. 
Motion re. Thirty-sixth Report. 

Vol. V, 7993. 
Motion re. Thirty-seventh Report. 

Vol. V, .9575. 
Motion re. Thirty-eighth Report. 

Vol. VI, 493. 
Motion re. Thirty-ninth Report. 

Vol. VlI, 3089. 
Motion re. Fortieth Report. 

Vol. VIII, 4708. 
Motion re. Forty-first Report. 

Vol. VIII, 5188. 
Motion re. Forty-second Report. 

Vol. IX, 270. 
Motion re. Forty-third Report. 

Vol. IX, 1001. 
Motion reo Forty-fourth Report. 

Vol. X, 2072·',». 
----- ._-- --.-.-----------~-... '.- .. --------- .. --.----~.----. 
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SINHA, SHRI SATYA NARA YAJl! 
contd. 
BU$iness Advisory 

contd. 
CommiUec: 

Motion reo Forty-fifth Report. 
Vol. X, 2645, 2646. 

Motion reo Forty-sixth Report. 
Vol. X, 3127. 

Motion reo Forty-seventh R~port. 

Presentation 
Report. 

of 
Vol. X, 3713. 
Thirty-1hird 

Vol. IV, 60::15. 

Business of the House. 
Vol. 1,46. 

Vol. II, 1827, 1969-70, 3319-20. 
Vol. III, 3720, 5365. 

Vol. IV, 7087, 7243-44, 7245, 
7355. 

Vol. V, 7724, 7725, 7994, 8511. 
8512, 8932-33, 8935, 8936, 
8961, 9436-37, 9715, 9716, 

9872, 9873. 
Vol. VI, 12, 494, 1257-58, 

2058-59. 
Vol. VII, 2933-34, 2935,4247-48, 

4391-92, 4393. 
Vol. VIII. 4704, 4707, 4873-74, 

4875, 4876, 5154-55, 5185-
86, 5187, 6083, 6084, 6087, 

6252. 
Vol. IX, 279, 342-43, 370, 853-

54, 1524-25, 1525-26, 1527, 
1660-61. 

Vol. X, 20'73-74, 2074, 2076, 
2078, 2203, 2647, 3U79-80, 

3364, 3865. 
Discussion on Second Five Year 

Plan. 
Vol. V, 8511, 8512. 

Central Excises and Salt. (Amend-
ment) Bill: 
Motion to condder. 

Vol. VIII, 5421. 
Constitution (Ninth Amendment) 

. Bill: 
Consideration of clause!!. 

. Vol. VIII, 5651. 
Constitution (Tenth Amendment) 

Bill: 
Mo'ibn to consider, as reported by 

Joint Committee. 
Vo1. V, 9880. 

SINHA. SHRI SATYA NARAYAN: 
contd. 
Delimitation of Parliamentary. and 

Assembly Constituencies Order, 
1955-Laid on the Table. 

Vol. X, 3708. 
Demands for G-rants, 1956-57 per-

taining to the Ministry· of Natural 
Resources and Scientific Research 
and motions to reduce the 
Demands. 

Vol. III, 4658. 
Demands for Grants on Account, 

1956-57-Travancore-Coc:hin. 
Vol. III, 3861. 'l 

Displaced Persons (Compensation 
and Rehabilitation) Amendment 
Ordinance, 1955-Laid on the 
Table. 

Vol. IX, 7. 
Explanatory Statement reo Repre-

sentation of People (Amendment) 
Ordinance, 1955-Laid on the 
Table. 

Vol. I, 26. 
Finance Bill: 

Motion to consider. 
Vol. IV, 5732. 

Hindu Succession Bill (as passed by 
Rajya Sabha): 
Motion to consider. 

Vol. IV, 6856. 
Motion to pass, as amended. 

Vol. IV, 7651, 7660. 

Indian Penal Code (Amencbnent) 
Bil' (Amendment of Section 497 
by Snri Dabhi): 
Motion to consider. 

Vol. VII, 2862, 2863. 

Motion(s) for Adjournment: 
Floods in Tripura. 

Vol. VII, 2223. 
Strike in Kh8l'agpur Railway work-

shop . 
Vol. V, 8959. 

Motion on Address by the Presi-
dent. 

Vol. I, 343. 
Motion re election of Deputy Spea-

ker. 
Vol. VI, 3036. 
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SINHA, SHRI SATYA NARAYAN: 
contd. 
Motion re election of Speaker. 

Val II, 1954. 
Motor Vehicles (Amendment) Bill: 

Motion to refer to Joint Com-
mittee. 

Vol. VII, 3070. 

Notification making amendment to 
the Representation of the People 
(Preparation of Electoral Rolls) 
Rules, 1956-LaId on the Table. 

Vol. VUl, 6791. 

" Ordinances promulgated after ter-
mination of Eleventh Session-
Laid on the Table. 

Vol. I, 25-26. 

Report on Travancore-Cochin State 
Transport Department-Laid on 
the Table. 

Vol. VIII, 6980. 

Representation of the People 
(Amendment) Ordinance, 1956-
Laid on the Table. 

Vol. IX, '1. 

Resolution ,.e: 
President's Proclamation ,.e Tra-

vancore-Cochin. 
Vol. VIII, 15111, 15112. 

Scholarships for children of poli-
tical sufferers. 

Vol. IX, 1634. 

Road Transport COTporation 
(Amendment) Ordiance, 1956-
Laid on the Table. 

VoL IX, '1. 

Rules Committee: 
Presentation of Second Report. 

Vol. IV, 5758. 

Motion re Third Report. 
Vol. IV, 6438. 

State Bank of Hyderabad Ordin-
ance, 1955-Laid on the Table. 

Vol IX, '1. 

Explanatory statement regarding 
the Ordinance-Laid on the 
Table. 

Vol. IX, '1-9. 

----------------_. 
SINHA, SHRI SATYA NARAYAN: 

contd. 
Statement showing action taken by 

Government on various assurances, 
etc. given during discussion on 
Delhi Premises (Requisition and 
Eviction) Amendment Bill-Laid 
on the Table. 

Vol. III, 414'1. 
Statement No. I showing action 

taken by Government on various 
assurances, etc. given durin, the 
Thirteenth Session, 1956 of Lot 
Sabha-Laid on the Table. 

Vol. VIII, 4541. 

Statement (First) showing action 
taken by Government on various 
assurances, etc. given during the 
Fourteenth Session, 1956-Laid on 
the Table. 

Vol. X, 8880. 
States Reorganisation Bill: 

Motion to refer to Joint Com-
mittee. 

Vol. IV 6196. 
Consideration of clauses. 

Vol. VI, 1908, 1909, 2052-153. 
Vol. VII, 2484 

Statistical information re working 
of Preventive Detention Act from 
the period 31st December, 1955 to 
31st March. 1956-Laid on the 
Table. 

Vol. V. 9574. 
Supplementary Statements Nag. IV, 

XI, XV, XVIII, XXV, XXX, 
XXXIV, XL, XXXVIII showing 
action taken by Government on 
various assurances, etc. given 
during the Eleventh, Tenth, Ninth, 
Eighth, Seventh, Sixth, Fifth, 
Fourth, Third and Second Sessions 
of Lok Sabha respectively-Laid 
on the Table. 

Vol I, 43-44. 

Supplementary Statements NOL 
II, VI, XII, XVI, XIX, XXVI, 
XXXI, XXXV and XLI showin. 
action taken by Government on 
various assurances, etc. liven dur-
ing the Eleventh Session, 1955, 
Tenth Session, 1955, Ninth Session, 

----- _. __ ._-------'-----------
109 L.S.D.--41. 
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;'8INHA, SHRl SATYA NARAYAN: 
eontd. 
. ,.1955, ,ltitbth Senion, 1954, 
. Seventh Session, 1954, Sixth Ses-

.ion, 1954,. Fifth Session, 1953, 
. J'o~. Session, 1963 and Third 
s.ssion, 1953 of Lok Sabha res· 
pectively-Laid on the Table. 

1V01. I, 971-72. 
... ,supplementary Statements NOB. 

XLII,XXXU, XXVII, XX, XVII, 
Xill, VU and ill abowin, action 

., taks by Government on various 
qauraneea, etc. ,iven durin, the 
Third· .Session, 1953, Fifth Session, 
1953, Sixth Session, 1954, Seventh 
Beuion, 1954 Ei,hth Session, 1954, 
Ninth Seaaion, 1955, Tenth Ses-
• ion, 1955 and Eleventh Session, 
195& respectively-Laid on the 
Table. 

Vol. II, 2787. 
Supplementary Statements NOB. 

XXXIX, XLIII, XXXVI, XXXW, 
XXVIII, XVIII, XIV, VIII, 
IV and First statement showing 

. action taken by Government on 
various auurances, etc. given 
dur'nl the Second Session, 1952, 
Third Session 1953, Fourth Ses-
sion, 1953, Fifth Session, 1953, 
Sixth Session, 1954, Eighth Ses-
sion. 1954, Ninth Session, 1955, 
Tenth Session, 1955, Eleventh Ses-
sion, 1955 and Twelfth Session, 
1956 of Lok Sabha r~spectively
Laid on the Table. 

Vol. III, 4537. 

Supplementary Statements Nos. 
XLIV, XXXIV, XXIX, XXI, XV, 
IX, V and I showing action taken 
by Government on various assu-
rances, etc. given durin, the Third 
. Session, 1953, Fifth Session, 1953, 
Sixth SessIon,' 1954, Seventh Ses-
sion, 1954, Ninth Session, 1955, 
Tenth Session 1955, Eleventh 
Session, 1955 and Twelfth Ses-
aion,.1956 of Lok Sabha respecti-
vel7..,..Laid on the Table. 

Vol. IV, 7387-88. 

supplementary Statements No. 

SINHA, SHRI SATYA NARAYAN: 
contd. 

the Minister of Food and Airicul-
lure in reply to unstarred ques-
tion No. 1263 on the 20th April, 
1956--Laid on the Table . 

Vol. V, 771Q 
. Supplementary Statements Nos. 

XXXV, XXX, XXII, XVI, X, VI 
and III showin, action taken by 
Government on various assuran-
ces, etc. given durin, the Fifth 
Session, .1963, . Sixth Session, 1954, 
Seventh Session, 1954, Ninth Ses. 
sion, 19&&, Tenth Session, 1955, 
Eleventh· Session, 1955 and 
Twelfth Session, 1956 of Lok 
Sabha respectively-Laid on the 
Table . 

Vol. V. 9869. 
Supplementary Statements Nos. 

IV, VII, XI, XVIII, XIX. XXXI 
and XLV showing action taken by 
Government on various assuran-' 
ces, etc. given during the Twelfth 
Session, 1956,' Ninth Session, 1955, 
Eighth Session, 1954, Sixth Ses· 
sion, 1954 and Third Session, 1953 
of Lok Sabha respectively-Laid 
on the Table. 

,Vol. VI. 247-48. 
Supplementary Statements Nos. 

XXXVI, XXIII, XX, XVIII XII, 
VIII and V showing action taken 
by Government on various usu-
ranees, etc. liven during the Fifth 
Session, 1953, Seventh Session!-
1954, Eighth Session, 1954, Ninth 
Session. 1955, Tenth Session, 1955, 
Eleventh Session, 1955 and 
Tw.elfth Session, 1956 of Lok 
Sabha respectively-Laid on the 
Table. 

Vol. VII, 2227-28 . 
Supplementary Statements Nos. 
. XXXII, XXI, XIX, XnI, IX and 
VI Bhowin, aclioo. taken by Gov-
ernment on various assurances, 
etc. given durin, the Sixth Ses-
sion.- 19114, 'Eighth Session,' 1964, 
Ninth Session, 1955, Tenth Ses-
.ion, 1955, Eleventh Session, 1955 
and Twelfth Session, 1956 of Lok 
Sabha respectively-Laid on th/ 
Table. n Ibowin, action taken by Gov-

ernment on assurance, given by Vol. VIII, 4541-42. -_.-._-------.!...--_---=-=:....=.:::...: 
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SINHA, .. SHR! SATYA NARAYAN: 

contel. 

Supplementary Statements Nos. 
xxxvn, XXXIII, XXIV, XXII, 
xx, XIV, X, VII and II showing 
action taken by Government on 
various· assurances, etc. given 
during the Fitth Session, 1953 

. Sixth Session, 1954, Seventh Ses~ 
sian 1954, Eighth Session, 1954 
Ninth Session, 1955, Tenth Ses~ 

.• ioo, 1955, Eleventh Session, 19515, 
Twelfth Session, 1956 and Thir-
teenth Session. 1956 of Lok Sabhs 
respectively-Laid on the Table. 

Vol. VIn, 8790-91. 
Supplementary Statements NOl. 

VIII and II, showing action taken 
by Government on varioUl assu-
rances, etc. given during the 
Twelfth and Thirteenth Seaion. 
ot Lok .Sabha respectively-Laid 
on the Table. 

Vol. IX, 7. 
Supplementary Statements Nos. 

XXXIV, XXV. XXIII, XI, IX and 
III showing action taken by Gov~ 

• emment on, various assurances, 
etc. given, during the Sixth Ses-
sion; 1954, Seventh Session, 19H, 
Eighth Session, 1954, Eleventh 
Session, 1955, Twelfth Session, 
19S6 and Thirteenth Session, 19156 
ot Lok Sabha respectively-Laid 
on the Table. 

Vol. IX. 367-68. 
Supplementary Statements Nos. 

XXXVIII, XXXV, XXVI, XXIV, 
XXI, XV, xn, X and IV show-
ing action taken by Government 
on various assurances, etc. given 
during the ,Fifth Session, 1953, 
Sixth Session, 1954, Seventh Ses-
sion, 1954, Eighth Session ]954, 
Ninth Seslion, 1955, Tenth Session 
1955, Eleventh Session, 1955, 
Twelfth Session, 1956 and 
Thirteenth Session, 1958 ot Lot 
Sabha respectively-Laid 00 the 
Table. 

Vol. IX, 1119-20 
Supplementary Statements Nos. 

XL, XLVI, XXXIX, XXXVI. 
XXV. xxn. XVI, XIII, XI. and V 

. ·showing action, taken by' Govern-
ment on various assurances, etc. 

.-._---_._----
SINHA, SRBI SATYA NARAYAN: 

contd. 
given during the Second Session, 
1953, Third Session, 1953, Fifth 
Session, 1953,' Sixth Seuion, 1954, 
Eighth Session 1954; Ninth Ses-
SiOD/' "1955,Tenth Seu.ion, 18155, 

.B1eventh "Session, 1955, 
,Twelfth Session, 1956 and Thir-
teenth Session, 1956 of Lok Sabba 
reapectively-Laid on the Table. 

Vol. X, 23Z5-2~ . 
. ;Supplementary· Statements Not. 

XXVI, XXIII, XVII, XIV, XU 
and VI showinl action taken by 
Government on various assuran-
ces, etc. liven during the EiJth 
Session, 1954, Ninth Seaion, 11155, 
Tenth Session, 1955, Eleventh 
Sassien,' 1955, TWelfth" SessIOll, 
1956 and· ThirtetlOtk Session, 
1956 of Lok Sabha respectivelY'-
Laid on the Table. 

Vol. X, 3123-2'. 
Supplementary Statements Noa . 

. ' . XXVII, 'XXIV, XVIII, XV, xm 
and VII showin,.' action., taken by 
Government on variOUI. usuraneel, 

, et~,·,Ii ... en ·durinl tlut ,.I:ighth Ses-
sion, 1956, NJDth Seqion". 11155, 
Tenth Session, 1955, Eleventh Ses-
sion, 1955. ,Twelfth Seuion, 19158, 
and Thirteenth Seuion. 1958 res-
pectively-Laid on the Table. 

Vol. X. 3890-91. 
Suppression of Immoral Trame in 

Wemen and Girls Bill: 
Motion to refer to Select Com-

mittee. 
Vol. vn, fin. 

Trayucore-Cochin Appropriation 
(Vote on Account) Ordinance-

.' Laid on the Table. 
, " Vol m, f285. 

SINHA, SHRI SATYENDRA NARA-
.YAN: 

Finance Bill: 
Motion to cooa1der. 

. VoL IV, J8'f9-8S. 
General discussion of the Railwa,. 

Budget, 1958-57. 
Vol. n .. I889-73. 

Mines (A.mendmc.lt) Bill [Amend-
ment of sections 33 and 51 BV 
Shri T. B. Vittal· Rao] : 
Motion toCOMider. 

. Vol. V, 801'-11. 
-----------



SINHA. -·SHRI-SAn.ODM. NARA- -SINHA, SHRIMATI TARKESHWARI: 
YAN: eontd. contd. 

Resolution rc: General discussion of the General 
CeiUng on income of an individual. Budget, 1956-5'1. 

Vol. V, 8092, 8101, 8209-14. Vol. n, 2'141-4'1. 
Second Five Year Plan. 

Vol. VIn, 6898-8803. 
Sales-Tax Laws Validation Bill: 

Motion to consider. 
Vol; I, 1114. 1118. 

SINHA, SHRIMATI TARKESHW ARI: 
Bihar and Wellt Bengal (Transfer 

of Territories) Bill: 
. Motion to refer to Joint Com-

mittee. 
Vol. VI. 944-S5. 

Motion to consider as reported by 
Joint Committee. 

Vol. VII, 3448. 3458-69, 34'14. 
Consideration of Clauses. 

Vol. VII, 3603, 3608, 3609, 
~633 

Central Excises and 8alt (Amend-
ment) Bill: 
Motion to consider. 

Vol. VIII, 534'1, MOS, 5405-12. 
Constitution (Tenth Amendment) 

Bill: 
Motion to consider as reported by 

Joint Committee and amend-
ment to circulate. 

Vol. V. 992P-34. 
Control of Shipping (Continuance) 

Bill: 
Motion to consider. 

Vol. I. 8'14-'19. 
Demands for Grant. 1956-5'1 Per-

taining to the Ministry of Com-
merce and Industry and motions 
to reduce the Demands. 

Vol. III, 5244-50, S261. 
Demands for Grants 1956-5'1 per. 

taining to the Ministry of Iron 
and Steel and motions to reduce 
the Demands. 

Vol. m, 5140. 
Diseusaion re strike situation in . 

Kltarqpur. 
Vol. V. 9829-34. 

Finance B.Ul: 
Motion to conaider. 

Vol. IV, 15'1'19-85, 8910, 11911 • 

General discussion of the RailwllJ 
Budget, 1956-5'1. 

Vol. U. IM11. 
Resolution re Second Five Year 

Plan. 
Vol. V. 9661-89. 

Vol. vm, 6694, 6928, 7043. 

States Reorganisation Bill: 
Motion to consider as reported b, 

Joint Committee. 
Vol. VI, 1529. 

SINHA, THAKuR JUGAL KISHORE: 
Demands for Grants, 1958-5'1 per-

taining to the Ministry of· Food 
and Agriculture and motions to 
reduce the Demands. 

Vol. III. 4731. 
Demands for Grants, 1956-57 per-

taining to Ministry of Labour and 
motions to reduce the Demands. 

Vol. III, 4923, 40M. 
Demands for Grants, 1956-5'1-

Railways and motions to reduce 
the Demands. 

Vol. II. 2296. 
Half-an-hour discussion 1'e Indian 

Trade Unions (Amendment) Act, 
1947. 

Vol. X. 2483-84. 
Industrial Disputes (Amendment 

and Miscellaneous ProvisiollS) 
Bill: 
Motion to consider. 

Vol VI, 597-«104, 608, 618, 851. 
Consideration of Clauses. 
Vol. VI, 884, 6'15-77, 884, 689, 720, 

726-27, 732-33, 735-36, 745, 7151, 
755, 764, 769-70, 771, 772. 

Life Insurance (Emer,ency Provi-
sions) Bill: 
Motion to consider. 

Vol. r. 13"e, 132'1-29. 
Consideration of Ctauses. 

Vol. I, U44-4S. 
National Volunteer Force Bill: 

Motier. . to pas.. as amended. 
Vol. VIII, 4'198-99. 

. -.------.----------
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SINHA, THAKUR JUGAL KlSHORJ:: 
contd. 
Representation of the People 

(Second Amendment) Bill: 
Consideration of Clauses. 

Vol. V, 8603. 
Resolution re Appointment of a 

Commhtee to examine COInmWlity 
Projects and National Extension 
Service Schemes. 

VQL I, 1445. 

SINHASAN SINGH, SHRI: 
Agricultural Produce (Development 

and Warehousing) Corporations 
Bill: 
Motion to consider. 

Vol. V, 7853, 7890-95. 
Consideration of clauses. 

Vol. V, 8056. 
All India Institute of Medical 

Science Bill: 
Motion to consider. 

Vol. I. 41'1. 
Consideration of clauses. 

Vol. I, 434. 
Ancient and Historical Monuments 

and Archaeological Sites and 
Remains (Declaration of National 
Importance) Amendment Bill (bV 
Shri Balwant Singh Mehta) (as 
Passed by Rajya Sabha): 
Motion to consider. 

Vol. X. 2154. 
Bihar and West Ben,al (Transfer 

of Territories) Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. VI, 892. 

Motion to consider as reported by 
Joint Committee. 

Vol. VII, 3547. 
Calling Att~ntion to Matter of 

Urgent Public Importance: 
Effect of drought on crops in 

Bihar and Eastern U.P. 
Vol. VII, 3418. 

Central Excises and Salt (Second 
Amendment) Bill: 
Motion to consider. 

Vol. X, 3644, 3650. 
Consideration of clauses. 

VoL X, 3684. 

SINHASAN SINGH, SHRI: contd. 

Central Sales Tax Bill: 
Motion to consider and amend-

ment to refer Select Com-
mittee. 

Constitution (Ninth 
Bill: 

VoL IX, 1886. 
Amendment) 

Consideration of clauses. 
Vob VIII, 57315. 

Demands for Grants, 1956-157 per-
taining to the Ministry of Com-
merce and Industry and motions 
to reduce the Demands. 

Vol. Ill, 5208-14. 
Demands for Grants, 1956-57 per-

taining to the Ministry of Home 
Affairs and motions to reduce the 
Demands. 

Vol. III, 5013, 5058, 50159, 5071, 
5083. 

Demands for Grants 1~56-57 per-
taining to the Ministry of Irriga-
tion and Power and motions to 
reduce the Demands. 

Vol. III, 4103, 4105, 4109, '1214. 
Demands for Grants 1956-57 per-

taining to the Ministry of Lllbour 
and motions to reduce the 
Demands. 

Vol. Ill, 4901. 
Demands far Supplementary Grants, 

1956-57 pertaining to the Ministry 
of CommWlications and motions 
to reduce the Demand. 

Vol. X, 319f1-.:.3202. 
Electricity (Supply) Amendment 

Bill, 1956: 
Motion to refer to Select Com-

mittee. 
Vol. VII, 3284, 3280-89, 3293, 

3348. 
Finance (No.2) Bill: 

Motion to consider. 
Vol. X,'1086. 

Finance (No.3) Bill: 
Motion to consider and amend-

ment to refer to Select Com-
mittee. 

Vol X, 2088. 
Half-an-hour discussions re: 

Employees Provident Fund' Act. 
Vol. V, 1019'7. 



SINHASAN SINGH, SHRl: eontd. 
&If-an-hour discussion T~: contd. 

SuPr Cane. 
Vol. V, 9558-59, 9561. 

Hindu. MinOrity and Guardianship 
Bill . .(.. passed by Rajya Sabha): 
Motion to consider. 

VoL VI, 168. 

Hindu Succession' Bill (as passed by 
RaJ'ya Sabha>: I 

ConaideraUon:.of clIo \lIeS. 

Vol:' 'IV, '7426->-30, 7438, 7496-· 
98, 7503,"T552, "tl58, 7559. '1585-

86, 7589, 7646. 

Motion to pass, as amended, 
Vol. lV, 7676, 7679. 

Industrial Disputes (Amendment 
and' Mi.Jeellaneous Provisions) 
Bill: 
Conlideration of clauses. 

Vol. VI, 751, 779-80. 

Industries (Development and Rel'l-
latiOD)' Amendment Bill: 
Motion 'to pus,,, amended. 

Vol. IX, 275-79. 

Life Insurance Corporation Bill. 
1958: 
Motion to refer to Select Com-

mittee.' 
Vol. II, 2977,' ~82-90, 2995. 

Manipur (Villap·.·, Authoritia ,in 
Hill Areas) Bill: 
Motion to consider. 

Vol. IX, 88-t1. 

M.ott.. on Address by the Presi-
dent. 

VoL I, 1530. 

Motion f'e Report 01 Government 
Inspector of Railways on derail-
ment of 319 . Down Expreu. 

Vol. X, 2014. 

Motion..,. Vacation of seat of a 
member., 

Vol. X. 1930. 

Motc)r . Vebi,cles (Amendment) Bill: 
Motion to conatder .. reported by 
J omt : COl'bInittee. ' 

Vol. IX, 1308. 

SINHASAN'.SlNGH, SHlU: 'contcL 

National Highways Bill: 
Motion to consider. 

Vol. VII, 31u.-... 
Resolution Te: 

NationaHsation 01 collieries. 
VoL IX, 1810-115. 

Second Five Year Plan. 
Vol. VIII, G872. 

State. Reorlan4aation Bill: 
Consideration of clauses. 

Vol. vn. 2Il8-a, 

SIRMUR; RAJA OF: 

Demands for Grants, 1958-57: 
Ministry of Commerce and IndUl-

try: 
Motion to reduce. the Demand: 

Failure of the Government to 
take necessary action 
against the concerned 
authorities responsible for 
overpayment· 01 Rs. UI lath 
in connection with the 
purchase of l share of ----
in the Nahan Foundry. 
Vol. III,5194, 5195-5217, 

5219, 5223--32, 5237--5303, 
6368--85. 

SIRUGUPPA: 

Demands for Grants, 19ae.1'1-
Railways: 
Railway Board: 

Motion to reduce the DelDaD4: 
Failure to construct a new 

railway line from - in 
Mysore State to Kurnoolin 
Andhra via Adoni and 
Yemmiganur. 
Vol. II, 1899-1932, 1940, 

1970-2040. 

SIVA, DR. GANGADHARA: 

Presentation of petition ",e non-
judicial and eourt fee stamp 
papers. 

Vol. vm. 1841. 
Scheduled Castes and . Scheduled 

Tribes Orders (Amendment) Bill: 
Motton to consider' and amend-

ment to circulate. 
Vol. VIn. 81a~4. 

----------.----~-.----------



.. _-_._---------
SIVA, DR, . GANGADlIARA: eontcl. 

States Reorganisation Bill~ 
Motion to refer to Joint Com-

mittee. 
Vol. IV. 6388-90. 

Conskleration of clauses. 
Vol. VI. 2008-12. 

SLUM AREAS (IMPROVEMENT AND 
CLEARANCE) BILL (AS PASSED 
BY RAJYA SABRA): 
See under ·"BilI(s)". 

SLUM CLEARANCE SCH.D4ES: 
, Demands . for Grantl. 1956-51: 

Ministry of Health: 
Motion to reduce the Demand: 

Implementation of --. 
Vol. III, W~8. 4260,4266-

4318. 
SMALL-POX: 

Demands for Grants. 19~8-~'1-Tra
vancore-Cochin: 
Public Health: 

Motion to reduce the Demand: 
Inadequate provision for anti-

plague. anti-cholera and 
anti-smaIl-pox measurea. 

Vol. V, 8299, 8314-46. 

SMALL SCALE INDUSTRY (IES) : 

See "Industry (ies). Small Scale". 

SOCiAL EDUCATION CENTRES: 

Demands for Grants, 1958-57: 
MinWtry of. Education: 

Motion to reduce the Demand: 
Discrimination in making 

grant to --. 
Vol. III, 5388-5423. M25. 

M2e--:.82. 

SOCIAL WELFARE BOARD: 
Demands for Grants, 1958-57: 

Miniatry of Education: 
Motion to reduce the Demand: 

Failure of Government to 
enlist co-operation of Mem-
bers of Parliament in imple-
menting schemes under --. 
VoL m, 5388-5423, 5425, 

5428-82. 

Motion for Adjournme.t! 
Refusal of Election Commluion 

to l'ecognise -- of Uttar Pra-
desh. 

Vol. IX, 8-4. 

'SOCIALIST PATTERN' OF SOCIE-
TY: 
President's Address: 

SocialiSt pattern of Society. 
Vol .1. 1 •. 

(In Rindt) '1. 

SODHIA. SHRI K. C.: 
A8ricultural Produce (Development 

and Warehousing) COrpbrationl 
Bill: 
Motion to consider. 

Vol. V. '1852. '1851J-..eO. 
All India Institute of Medical 

Sciences Bill: 
Motion to consider. ' 

Vol I. UI ••. 
Consideration of clauses. 

Vol. I. 435-36. 437. 438. 
All India Khadi and Village Indus-

tries Commission Bill: 
Motion to consider. 

Vol. VUl. 5255 .... 52'15. 
Consideration of clauses. 

Vol. VIII. 5827 
Capital Issues' (Continuance- of Con-

trol) Amendment Bill: 
Motion to consider. 

Vol. I. 993. 994. 995, 1012-14. 
Central Bxcises and Salt (Amend-

ment) Bill: 
Motion to consider. 

Vol. VUI.' SUS. 
Consideration of clawies.· 

Vol: vm; 5481. 
Central Sales Tax Bill: 

Motion to consider and amen4-
ment to refer to SeleetCom-
mittee. 

Vol. IX, 1831; 1855, '~868-71. 
Demands for Grants, 1958-57 per-

taining to the Ministry of Com-
merce and Industry and !notion. 
to reduce the Demands. 

Vol. m, 52'18. 52M-18. 



._-- -_._---_._-_._-- ---
SODHIA, SHRI K. C.: contd. 

Demands for Grants, 1956-57 per-
talnina to the Ministry of Finance 
and motions to reduce the 
Demands. 
Vol. III, 5528, 5535, 5542, 5543, 

5552·-5f>. 
Discussion,.e floor and ceilin& 

prices of Indian cotton. 
Vol. X, 3693-94. 

Finance Bill: 
Consideration of clauses. 

Vol. IV, 6002, 6016-17. 
General Discussion of 'he General 

Bud.et, 1956-57. 
Vol. II, 2404, 2681, 2685. 

General discussion of the BaUway 
Budget, 1956-57. 

Vol. II, 1591. 
Indian Institute of Technology 

(Kharagpur) Bill: 
Motion to consider. 

Vol. VII, 4448, '4458, 4474-79. 
Amendment to refer to Select 

Committee. 
Vol VII, 4458, 4474-'19. 

Consideration of clauses. 
Vol. VII, 4521, 4522, 4525, 4532. 

Life Insurance <Emergency Provi-
siona) Bill: 
Motion to consider. 

Vol. I, 1488, 1490. 

Life Insurance Corporation Bill: 
Consideration of clauses. 

Vol. V, 91H. 
Resolutions f'e: 

Appointment of a Committee on 
industrial and commercial state 
undertakings. 

Vol. III, 3996, 39Q7-4002, 
Ie· 5327, 8347. 
Appointment of a committee on 

working of Directive Principles 
of State Policy. 

Vol. VIII, 5129. 
Appointment of a committee to 

examine Community Projects 
and National Extension Service 
Sc:hemes. 

Vol. I, 143'7, 1443. 

SODHIA, SHRI K. C.: conte!. 
Resolutions re.: contd. 

Fixing a tarlet date for prohibi-
tion. 

Vol. II, 2865. 
Vol. W. 8975. 

Second Five Year Plan. 
Vol. V, 9467-73. 

River Boards Bill <as passed b;r 
Rajya Sabha): 
Consideration of clauses. 

Vol. VII, 2936-37, 2938; .. 944, 
2945, 2947-48, 2957-58, 2959. 

Sales-Tax Laws Validation Bill: 
Motion to consider. 

Vol. I, 1047, 1049, 1069, 1076, 
1100, 1115. 

StandaTds of Weights and Measures 
Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. VIII, 4626, 4627, 4635-41. 

Amendment to circulate. 
Vol. VIII, 4685-41. 

Suppression of Immoral Trafftc in 
Women and Girls Bill: 
Consideration of clauses. 

Vol. I~ 1580-81, 1582, 15815. 

SOIL CONSERVATION: 
D~mands for Grants, 1956-5'7: 

Ministry of Food and Agriculture: 
Motion to reduce the Demand: 

Less expenditure on -
durin" the First Five Year 
Plan. 
Vol. IU, 4704-05, 4706-30, 

4737, 4743-4819. 

Demands for Grants, 1956-&7-Tra-
vancore-Cochin: 
Agriculture: 

Motion to reduce the Demand: 
Neglect of --. 

VoL V, 8307, 8814-48. 

SOMANA, SHRI N.: 

Leave of absence. 
Vol. n, 2915-111. 

Vol. V, '7'720. 
Vol. VI, 1405-06. ------..:...----=------------.---
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SOMANI, SHRI G. D.: 

Capital Issues (Continuance of Con-
trol) Amendment Bill: 
Motion to consider. 

Vol. I, 997-1001. 
Death of Shri G. V. Mavalankar. 

VoL I, 964. 
Demands for Grants, 1956-57 per-

taining to the Ministry of Com-
merce and Industry and motions 
to reduce the Demands. 

Vol. m, 5250-58. 
Demands for Grants, 1956-57 per-

taining to the Ministry of Labour 
and motions to reduce the 
Demands. 

Vol. III, 4852-58. 
Demands for Grants, 1956-57 per-

taining to the Ministry of Produc-
tion and motions to reduce the 
Demands. 

Vol. III, 4472-77. 
Discussion re floor and ceiling prices 

of Indian cotton. 
Vol. X, 3694-96. 

Electricity (Supply (Amendment) 
Bill: 
Motion to consider, as reported by 

the Select Committee. 
Vol. X, 250S-47. 

Consideration of clauses. 
Vol X, 2567. 

Finance (No.2) Bill: 
Motion to consider. 

Vol. X, 2118-27. 
Finance (No.3) Bill: 

Motion to consider and amend-
ment to refer to Select Com-
mittee. 

Vol. X, 2118-27. 
General discussion of the General 

Budget, 1956-57. 
Vol. II, 2428-37, 2442. 

General discussion of the Railway 
Budget, 1956-57. 

Vol. II, 1614-21. 

Industrial Disputes 
and Miscellaneous 
Bill: 
Mution to consider. 

(Amendment 
Provisions) 

Vol. VI. 871-7'1. 

SOMANI, SHRI G. D.: contd. 

Industries (Development and RelU-
lation) Amendment Bill: 
Motion to eonsider. 

Vol. IX, 212-19. 
Life Insurance (Emergency PrOVl-

sions) Bill: 
Motion to consider. 

Vol. I, 1359, 1361-72, 1822-
Reserve Bank of India (Amend-

ment) Bill: 
Motion to consider. 

Vol. VI, 281-86. 
Consideration of clauses. 

Vol. VI, 369-70. 
Re~olutions re: 

Appointment of a committee on 
industrial and commercial state 
unciertakings. 

Vol. III, 3982-94, 5322, 
5345-53. 

Second Five Year Plan. 
Vol. V, 9669-79. 

Securities Contracts (Regulation) 
Bill: 
Mot!on to consider as reported by 

Joint Committee. 
Vol. VI, 70-75. 

SOUTH AFRICA: 

See "Africa, South". 

SOUTH EAST ASIA TREATY 
ORGANISATION: 

Demands for Grants, 1956-57: 
External Affairs: 

Motions to reduce the Demand: 
Question of Plebisoiie in 

Kashmir in view ot Pakis-
tan having joined -- and 
MEDO. 

Vol. III, 8600-86, 3688, 
3689-3708, 3720-63, 

3764-75. 
Situation ar~ing in India by 

the creation of -- and 
MEoo. 

Vol. III, 3600-86, 3688. 3689-
3708, 3720-83, 

8'164-75. 
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SOUTH-EASTERN·!&..n. WAY~ 

See': "RailWay. South-Eastern".··· 

SOUTH INDIAN RAILWAY,' EX: . 

See "Railway, Ex-South Indian". 

SOUTHERN RAILWAY: 

See··,"Raiiway,,'Southl.!!1l"; 

soO'l'H.nN RAILWAY "LABOUR 
UNION; 
Demanda .! tor', Grants, 1956-57-

Railways:. 
Railway-Board: 

Motion to reduce the Demand: 
Refusal to restore recognition 

to the-. 
Vol. II, 1899-0-1932, 1936, 

18'70.0.-.2040. 

SPE:AKER: 
Message tromthe Speaker. 

Vol. I, 19. 
Motion re election cl Speaker. •. 

Vol. II, 195~54. 

SPEAKER, MR, (SHm M.' A. 
AYYANGAR): 
Hindu Succession Bill (as passed 

by Rajya Sabha): 
Motion to pass, as amended. 

Vol. IV, '7'713-16. 
Observation (s) by: 

Notice' ot a motion should be 
given in advance to give oppor-
tunity to Members to table 
their amendments. 

Vol VI, 494. 

Ruling (B) by: 
A Member ot a Joint Committee 

who has not appended a minute 
ot dissent to the J. C. Report, 
while speaking in the House, 
ought not 10 change the provi-
sion,' differently, unless he 
explains to the HouieJa detail 
the new ideas that have com· 
pelled him to plead 'tor a 
change. Normally, he ought not 
to move-an 'amendment '(to that 
etreet: 

SPEAKER, MR. (SHBI.)('· A. 
AYYANGAR): contd. 
Rulings by: contd. 

A Parliamentary Committee ca.n 
sit while the Houae is adjourn-
ed. In case of prorog_tlon, the 
Committee's proceedings can ge, 
on as if the House had not been 
prorogued. 

Vol. VI, 984---36 
A partly-discussed resolution 

pending in Parliament does not 
lapse by reason of the proro-
gation ot the Pouae. 

Vol. VI, 433-37. 

SPINNING MILLS: 

Demands for Grants, 1956-57: 
Minis~ of Production: 

Motion to re-duce the Demand: 
Establishment of a co-opera-
tive -- in the cotton grow-
ing districtl of the country. 

SPORT(S): 

Vot III, 4422-'77, 44'77, 
4481-4534, 4541.;....58. 

Demands for Grants, 1956-57-
Travancore-Cochin: 
Edu-eation: 

Motion to reduce the Demand: 
Inadequate· provision for 
athletic and other sport, 
organisations and for gam~:I 
and athletics in schools. 

Vol. V, 82'73, 8314-48. 
Poltee: 

Motion to reduce ,the Demand: 
Inadequacy of provision 

for-. 
Vol. V, 82'70, 831'-46. 

ST." .JOHN AMBULANCE ASSOCIA-
TION (INDIA) mANai'D OF 
FUNDS BILL, 1955:, 
See unde !"sm (s)". 

STAMPS:" 

Oemandlt for Greta, 1956-57. 
Vol. III, 5485, 5488-98. 
5~9, 5541-5892, 

5603:'04. 
Demands tor Grants on Account, 

1956-157. 
Vol. VI, 139-44. ~1- Vol. II. 2219, 2224. 
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II STATE(S): contd. 

STAMPS: contd. G 956 57 

n.:.:..!~~ ....... - I =~ ~orF~~ 1 - : 

~ ~ Vol. V, 8261, 8314-46, 8349, I Motion ·to reduce the Demand: 
R350. Need for greater Parliament-

I ary control over Central Demands for Grants on Account, 
1956-57-Travancore-Cochin. 

Vol. III, J80.&. 
I assistance to --. 

! VoL 'In, U88-88, &504-38, 
5540, 5541-5602. 

Demands for Supplementary Grants", MiniBtry of Food and Agriculture: 
1955-56. Motiolll,to reduce the Demand: 

Vol. I, 1251-53. Advice to the State GovE:rn-

. 
STANDARDS OF WEIGHTS 

MEASURES BILL, 1956: 
AND 

See under "Bill (s) ". 

STANVAC PROJECT: 

f>Demands for Grants, 1956-57: 

Ministry of Natural Resoul"cl'!s 
and Scientific Research: 
Motions to reduce the Demand: 

Failure to make public the 
a£reetDent regarding 
for oil exploration in West 
Bengal. 

Vol. III, 455'7-90, 4592, 
4594--4616, 4680--4702. 

Payment of inadequate com· 
pensation to persons of 
Bamnagar area in Aramba, 
Sub-division in district of 
Hooghly' due to damage 
caused in course of s~is
mic refraotion survey 
by-. 

STATE(S): 

Vol. III, 4557-90, 4592, 
4594--4818, . 4880-5102. 

Demands tor Grants, 1956-57--
Agricul ture: 

Motion to reduoethe Demand: 
Need to encourage .com .11our 

£rowin. ·in the -. 
Vol. nI, 4704, 4105,· fiO&-a8 

4739, -'7u--4819. 

ments regarcl.ini confer-
ment of security of tenure . 

Vol. III, 4704-05, 4706--10, 
4735, ·47~19. 

Advice to the States regard-
in, distributi"n of lands 
above ceWng. 

Vol. III, 4'104-05, 4706-30. 
4736, 4'143-4819. 

Co-ordination between the 
Forest Research Institute 
and the - in the matter 
of cultivation of certain 
profita ble herbs. 

Vol. III, 4704-05, 4706-30, 
4737, 4743-4819. 

Delay in imparting advice to 
State . Government. about 
certain land reform 
measure •. 

Vol. III, 4'704-05, 4'708~O. 
4735. 4743-4819. 

Failure to advise the St!'te 
Governments on effective 
steps for' successful land 
reforms. 

Vol. III, 4'104-05, 4'108--30, 
473&, 4'743-4819. 

Lack of proper· advice to the 
-- regarding the manner 
of consolidation of laud 
holdings. 

Vol. III, 47~O.,4706-lO, 
4736, 47~1'. 

Ministry of Health: 
Motion to reduce the Demand: 

Meagre provision under the 
water supply schemes for 
rural areas in Part C __ . 

VOl. III,425Q.:...58, 4280, 
4266-4318. 

---~---------------------------



STATE(S): contd. 
Demands for Grants, 1956-57: 

cantd. 
Ministry of Irrigation and 'Power: 

Motion to reduce the Demand: 
Need for better co-ordination 

between the smitHer 
schemes of the State Agri-
culture Departments and 
the big and m e dIu m 
schemer. U!chnically exami-
ned by Centra. Water and 
Power Commi!sion. 

Vol. Ill, 4095, 4096-4142, 
4143-85, 4186, 4188-

4247. 
Need for closer co-ordination 

between this Ministry and 
other Ministries as also the 
State Governments for 
better implementation of 
irrigational schemes etc. 

Vol. III, 4095, 409~142, 
4143-85, .187, 4188--

.l47. 
See also "Grants-in-aid to States". 

STATE BANK OF HYDERABAD 
BILL: 
See under "(Bill(s)". 

STATE BANK OF HYDERABAD 
ORDINANCE, 1956: 
See under "Ordinance(s'''. 

STATE CO-OPERATIVE BANK: 
Demands for Grants, 1956-57-

Travancore-Cochin: 
Cooperation: 

Motion to reduce the Demand: 
Pay scales of the lower paid 

staff of the --. 

STATE 
TIONS 
1958: 

Vol. V, 8288, 8314-46. 

FINANCIAL CORPORA-
(AMENDMENT) BILL, 

See under "U~Ul(s)". 

STATE LEGISLATURE: 
Demands for Grants, 1956-157-

Travancore-Cochin. 
Vol. V, 8162. 831f-46, 3349, 

8351. 

STATE LEGISLATURE: contel. 

Demands for Grants on Account, 
1956-57-Travancore-Cochin. 

Vol. Ill, 3855. 

STATE PUBLIC WORKS DEPART-
MENT: 

Demands for Grants, 1956-57: 
Other CIvil Works: 

Motion to reduce the Demand: 
Need for counting of set'Vice 

rendered under -- at 
Bhopal, Lalitpur and Jaipur 
airfields of those work-
charged staff who were 
transferred along with the . 
works to the CPWD. 

Vol. III, 4321-53, 4357, 
061-96, 4400-16. 

STATE UNDERTAKINGS: 

Companies (Central Government's) .~ 
General Rules and FOl'DU-Laid 
on the Table. 

Vol. II, 2529. 
Demands for Grants, 1956-57: 

Ministry of Finance: 
Motion to reduce the Demand: 

Need for greater Parllament-
ary controls of --. 
Vol. III, 5.88-98, 5504-..39, 

SMa, 5541-5602. 
Ministry of Production: 

Motion to reduce the Demand: 0: 

Formation of an industrial 
cadre for appointment in 
Industrial undertakin,R. 

VoL In, 4422-77, 4471-, 
4481--4534, 4541--53. 

Mal-administration In 
resultln, in loss to the 
exchequer. 

Vol. III, 4422-77, 4478, 
4481--4534, 45'1-03. 

Working of Government com-
mes-cial undertakings. 
Vol. III, 4422-77, 4477. 

'"81--4534, 4541-53. 
Resolution 1'e appointment of a < * 

committee on industrial anel com-
mercial_ 

Vol. Ul, 3982-4010, 5804-S8. 



TWELFTH TO FOt7RftENTB SE8SIONS, 1956 

STATES REORGANISATION ACT: 

Notifications issued under States 
Reorganisation Act-Laid on the 
Table. 

Vol. IX, 258. 

STATES REORGANISATION BILL: 

Presentation of petition ,.e-. 
Vol. LV, 5881. 

Vol. VI, 119, 1120. 

See also under "Bill(s)". 

STATES REORGANISATION (AM-
ENDMENT) BILL, 1956: 

See under ''Bill(s)''. 

STATES REORGANISATION COM-
MISSION: 

Receipt of petitions ,.e Report of -. 
Vol. I, 849. 

Vol. III, 4265. 

STATES, REORGANISATION OF: 

Draft Bill on _, Laid on the 
Table. 

Vol. II, 2055. 

President's Address: 
Reorganisation of' States. 

Vol. I, 9-10, 12. 

c;TATIONERY AND PRINTING: 

Demands for Grants, 1956-1i7: 
Vol. In, 4320, 4321-53, 4361-

96, 4400-16, 4417. 

Demands for Grants on Account, 
1956-57. 

Vol. II, 2219, 2236. 

Demands for Grants, 1956-57-
Travancore-Cochin: 

Vol. V, 8266, 8314--'6, 8349, 
8353. 

Demands for Grants on Account, 
1956-87-Travancore-Cochin: 

Vol. III, 3858. 

--------.------------------------
STATISTICS: 

Demands for Grants, 1956-57: 
Ministry of Food and Agd~ulture: 

Motion to reduce the Dp.mand: 

STEEL: 

Need for improvement of -. 
Vol. III, 4704-05, 1706- 30, 

4736, 4743-4819. 

See "Iron and Steel". 

STERLING BALANCES: 

Presentation of General Budget, 
1956-57: 
Position of --- during 1955. 

Vol. I, 1184. 

STEWART, DR.: 

Summary of recommendations of 
Prof. Black and - on Econo-
mics of Agriculture-Laid on the 
Table. 

Vol. V, 10027. 

STORE(S), GOVERNMENT: 

Demands for Grants, 1956-57: 
Defence Service, Effective-

Army: 
Motion to reduce the Dem:md: 

Stores purchase policy of the 
Defence Ministry. 

Vol. II, 3180-3243, 3249, 
3253 -3314. 

Tripura: 
Motion to reduce the Demand: 

Need to start a --- at Agar-
tala for supplying motor 
car parts. 

Vol. III, 4938-58, 4961-
5028, 5043, 5051--5110, 

5113-28. 
Demands for Grants, 1956-07-

Travancore-Cochin : 
Heads of States. Minlsterll' Secre-

tariat and Attached Offices: 
Motion to reduce the Demand: 

Storea purchase policy. 
Vol. V. 8303, 3314-48. 

STRIKES: 
See "Industrial Di!'putes". 

---------------------~-------------------------



---- .. _------_ .. _--------_ ... -----_" ---------
SUBORDINATE LBGISLATION. STUDENT(S) : 

DemlUlds for Grants, 1858-57: 
Educat:on: 

Motion to reduce the Demand: 
Irregularity in payment cf 

central scholarships to --
belonging to scheduled 
castes, scheduled tribes and 
other backward cltIsaes. 

Vol. III. 5388-5423, 5427, 
Y .1428-82. 

Manipur: 
Motion to reduce the Demand: 

Failure to construct hostels 
for tribal -- in Imphal. 

Vol. III, 4938-58. 4961-5028, 
5034. 5051-~110, 

5113-23. 

Ministry of Education: 
Motions to reduce the Demand: 
- Fa-ilure of Govenunent to 

,lve sufficient number of 
scholarships to Andhra -
for technical education 
.broad. 

Vol. III, 5388-5423, 5424, 
S42e-8~. 

Indiscipline and disregard of 
national moral standards 
by-. 

Vol. III, 53~5423. 5428-82. 

Tripura: 
Motion to reduce the nemand: 

Necessity of more boarding 
houses for tribal -- in 
Divisional Headquarten of 
Trlpura. 

Vol. nI, 4983--58, 4961-
5028. 5049, &J51--5110. 

5113-28. 

Demands for Grants, 1958-57-
. Travancore-Coehin : 
Medleal: 

Motion to reduce the Demand: 
I, . Policy of Government in re-

gard to the -- and their 
demands. 

Vol. V, 8296, i3!4-46. 

COMMITTEE ON: 

See "Committee on 'SUbordinate 
Legislation" under "Com-
mittee (s), Parliamentat'7". 

SUBRAHMANYAM, SHRI T.: 

Business Advisory Committee: 
Motion 'l"e Tbirty-fourth Report. 

Vol. V, 7722. 
DemlUlda for Grants, 1956-117 per-

taining to the Mint.try of Irriga-
tion and Power and motions ,to 
reduce the Demands. 

Vol. nI. 41l~t. 
Demands for Grants, 1918-117 per-

taining to the Mlnlstry of Trans-
port and motions to reduce the 
Demanda. 

Vol. n, 3476-80. 

Demands for Grants, li5fh57-RaU-
ways and motions to r~uce ~ 
Demands. 

Vol. n, 1920-22. 
Life Insurance (Emer,ency Provi-

sions) Bill: 
Motion to paSI, as amt"ndcd. 

Vol. 1. 1581-61. 
Motion on Address by the Presi-

dent. 
VotJ, 775-80. 

River Boards BtU (as passed b1 
Rajya Sabha): 
Motionto'CODIicler. ~ 

Vol. VII, 2740- 43. 
States Reorganisation BI11: 

Consideration of- cJaw:eti. 
Vol. VI. 1782-!-88. 

SUBRAMANIA ·CBETTIAR. SHRI: 
Leave Gf absence to. 

Vol. II, 2915-18. 
Vol. V, f120. 

I' SUBSIDY: 

! Demands for Grants, 1958-57: 
.. Other Or,anilations under the 

Ministry of. Product'on: 
Motion to reduce the Demand: 

Policy and mannel' ~ 
giving -. 

Vol. IU, . 4427-77, 4480, 
4481--4584, 45·U-U, ----------_ .. _-----------------



SUDAN: 
President'. address: 

Recognition ot - Ill. Repub-
lic. 

Vol. I, 13. 
UD Hmdi) 4. 

SUEZ CANAL: 

Motion for Adjournment: 
British Pdme Ministt'r'. atatt'-

ment on Suez issue. 
VoL VIU.·8863-e8. 

Statement Te -' issue. 
Vol. VII,' '1536-44. 

. SUGAR: 

Annual report of the novelopment 
Council for Bugar, for the year 

. 19tU5-158. 
Vol. VII, 21549. 

Demanda tor Grants, 1916-57: 
Ministry Gt Food and Acriculture: 

Motions te reduce, the Demand: 
Policy regarding distribution 

ot --. 
Vol. III, 4104-015, 4106-30, 

4132, 4743-4819. 

Prices of - and rugarcane. 
Vol. III, 4704-05, 4708-30, 

4734, 4743-4819. 

SUGARCANE: 

Demands for Grants, 19156-57: 
Ministry of Food and Agriculture: 

Motion to reduce the Domand: 
Prices of sugar and -. 

Vol. Ill, 01704-03, 47"8-30, 
4734, 4743-4819. 

Mblcellaneoul Departments and 
other Expenditure under the 
Ministry of FPGd and :Agricul-
ture: 
Motion to reduce the Demand: 

Need for giving Impetus to 
the - producers by way 
of aid to grow more -- in 
Tripura. 

. Vol. III.47CM, 4706-06, 
4706--30,4742, 4743-4819. 

SUGARCANE:contd. 

Demands for Grants, 1918-57-
Travancore-Cochin : 
Agriculture: 

Motion to reduce the Demand: 
Failure of, Government to do 

adequate resear~ to evolve 
higher-yielding ftrainI of-, 
paddy. etc. 

Vol. V, 8299, 8314-46. 
.. Half-an .. hour discussion ,.e --. 

Vol. V, P552-68. 

SULPHUR DEPOSITS: 

Demands fDr Supplementary Grants, 
1955-56 . 
Geological Survey: 
Motion to reduce the Demand: 

Working ot the department in 
regard to exploitation t'f 
coal tn· Hydenbad ". State 
and -- in Kashmir. 

Vol. 1;1271-82 .. 

SUNDARAM, DR. LANKA: 

Bihar and West Bengal (Transfer of 
Territories> B.Ill: 
Motion to .refer_ to Joint Com~ 

mittee. 
VoL VI, 924, 9.11. 

. Motion to consider u reported b7 
Joint Committee. 

Vol. VII, -3480, 34(14, 3.85. 
Buaine. AdvisoryCommittec: 

MotiOQ Te Thirty-second Report. 
Vol. IV, :;629, 6631. 

. Bu.ine18 of the House. 
Vol. nI, S36li-66. 

Vol. V, 7723, 7724, 7728. 
Discussion on Second FivC! Year 

,Plan. 
Vol. V. &JOlt 8107. 

Central. EJGCi .... and Salt (Amend-
ment) Bill: 
Motion to consider. 

Vol. vm, S346. 

Committee onPtlvate Members' 
Bills and Resolutions: 
Motion ,.e Forty-third Report. 

Vol. I, 104. 



-------------------------------- -------------------------
SUNDARAM, DR. LANKA: c:ontd. 

Constitution (Sixth Amendment) 
Bill: 
Motion for leave to withdraw. 

Vol. IV, 5650. 
Constitution (Ninth Amendment> 

Bf11: 
Mot:on to consider as reported by 

Joint Committee. 
Vol. VIII, 5492, 5496, 5498, 

5522-38, 5570, 5571, 
5572, fi573, 5575, 5576, 

5531, 55112. 

Copyright Bill: 
Motion to concur in the recom-

mendation of Rajys dnbha to 
join the Joint Committe-e. 

Vol. II, 2355. 
Death of Shri G. V. Mnvalankar. 

Vol. I. 963-64. 
. Death of Shri Meghnad Saha. 

Vol. I, 37. 
Demands tor Grants, Hi56-57 per-

taining to the Ministry of Exter-
nal Affairs and motions ~ reduce 
the Demands. 

Vol. m, 8603, 3607. 31108, 
3647-55. 

Demands for Grants, 1956-57 pp.r-
tain!ng to the Ministry of Iron 
and Steel and motior,s to reduce 
the Demands. 

Vol. III. 5143, 5150, 5]52. 

Discussion on Report of Jaunciice 
Enquiry Committee. 

Vol. II, 2356. 2357. 2358, 
2359. 2303, 2365. 2368. 

2369-73, 2516, 2517, 
2518, 2822, 2525. 

2522, 2525. 
Discussion ,.e leakage of BUdget 

proposals. 
Vol. II, 3126--37, 3154. 

Election of Speaker. 
VoL II, lOBI, J962·63. 

Finance Bill: 
Motion to consider. 

Vol. iV, 5660--89. 
G~ral dt.cussfon of the General 

Budget,1956-57. 
,V~l.n, 2685, 2692-2'100, 2718, 

2797, 2835, 2847. 

SUNDARAM, DR. LANKA: eontcl. 
General discussion of the Railway 

Budget. 1956-57. 
Vol II, 1621-31. 1882, 1892. 

General discussion of the Ttavan-
core-Cochin Budget, 1956-57. 

'101. V, 8164. 
Half-an-hour discussion ,.e working 

journalists. 
Vol. IV, 66116, 6687-70, 

8671·72, 0074, 6675. 

Hindu Succession BUl (as passed 
by Rajya Sabha): 
Consideration of clauses. 

Vol. IV, 7537. 
Industrial Disputes ~A mendment 

and Miscellaneous ProvIsions> 
Bill: 
Motion to consideT. 

Vol VI, 502, 518- ·24 . 

Inter-State Water Disputes Bill (as 
pal'sed by Rajya Sabha): 
Motion to consider. 

Vol. VII, 2997, 2998, 3003-10, 
3011, 3013, 3016. 

Lite Insurance (Emergency Provi-
Sions) Bl11: 
Motion to consider. 

Vol. I, 1363, 1373, 1379, 1469-78, 
1528, 1543. 

Life Insurance Corporation Bill, 
1956: 
Motion to refer to Select Com-

mittee. 
Vol. n. 2957. 

Motion(s) for Adjournment: 
Ban on demonstrations around 

Parliament House. 
Vol. VI, 3. 

Leakage of Budget proposa h. 
Vol. I. 1457-58, 1459. 

Strike notice by Visakhnpatnarn 
Harbour and Port Workers' 
Union. 

Vol. VI, 489.90, 622, 624. 
Motion on Address by the President 

Vol. I, 347, 853-62. 
Motions ,.,: 

International situation. 
Vol. IX, 890, 499, 538-48. --.. --------------=~------------



;'WELFTH TO FOURTEENTH 8B8ISIONS, 1956 
_ ... _----- . ----

SUNDARAM, DR. LANKA: contd. 
Motions re: . contd. 

Suspension of first proviso to 
Rule 92. 

Vol. IV, 6053, 60ll':. 
Newspaper (Price and Pagl!) Bill 

(as passed by Rajya Sabha): 
Consideration of clauses. 

Vol. VIII, 4889, 4892, 4893. 
4897. 

Motion to pass. 
Vol. VIII, 489B·99, ,.0111. 

Notifications making amendment to 
Representation of the People 
(Preparation of Electoral Rolls) 
Rules-Laid on the 'fable. 

Vol. IX, 486. 

Point of procedure re leakage of 
Budget, 1956-57. 

Vol. II. 1689-9t. U192. 1693, 
16115. 1696, 1701. 1702-03. 

Presentation of petition on States 
Reorganisation Bill, 1956 as re-
ported by Joint Committee. 

Vol. VI. 1120. 

Question of privilege: 
Warrant of arrest ror a menlbp.l' 

during session. 
Vol. II, ] 816. 

Repref'entation of the People 
(Amendment) Bill: 
Motion to consider as reported by 

Select Committee. 
Vol. I. 65, 87, 93. 

Reprel1entatlon of the Pect:le 
(Second Amendment) 14lll: 
Motion to consider. as reported by 

Select Committee. 
Vol. III. 8395. 3477. 

Resolution re: Industrial Service 
Commission. 

Vol. I, 108-14. 126. 131, 132. 
13'7-38, 139, 142, 143-44. 

S tat e Financial Corporations 
(Amendment) Bill: 
Motion to consider. 

Vol. VII, 4291, 4293, 4294, 4296, 
4298-99, 4300, 4301-02. 

Vol. VIII, 4902, 4904, 4905, 4909-
21. 

SUNDARAM. DR. LANKA: contd. 

Statement on progress re national-
isation of insurance. 

Vol. VIII, 4870-71, 4872 
Statement re leakage of Budget 

proposals. 
Vol. II, 2245, 2249~50. 

Statement re printing errors in Fin-
ance Bill. 

Vol. I, 1481. 
Statement re Suez Canal issue. 

Vol. VO, 2544. 
Statement re train accident between 

Jadcherla and Mabbubnagar. 
Vol. VIII, 5780-81, 5782. 

States Reorganisation Bill: 
Motion to refer to Joint Commit-

tee. 
Vol. IV, 6081, 6083, 6084. 

Motion to consider as reportee! by 
Joint Committee. 
Vol. VI, 1134-46, 1166, 1275, 

1299, 1302, 1303, 1408, 1523, 
1568, 1577, 1645, 1653-54, 1673. 

Consideration of clauses. 
Vol. VI, 1676. 1677. 167~8, 

1689, 1781, 2059-60, 2081. 
Vol. vn, 2435, 2437, 2556, 2571, 

2572, 2575, 2576, 2578, 2579, 
2582. 2585, 2590, 2591, 2594, 

2601. 

SUPERANNUATION ALLOWANCJ!lS 
AND PENSIONS: 
Demands for Excess Grants, 1951-52. 

Vol. VII, 3921, 3922-54, 395t. 
Demands for Grants, 1956-57. 

Vol. III, 5488, 5488-98, 55CM--49, 
5541-5802, 5605. 

Demands for Grants on Account, 
1958-57. 

Vol. II, 2219, 2226. 

SUPPLIES: 
Demands for Grants, 19~-5~: 

Vol. III, 4320, 4321-53, 4361-98, 
4400--16, 4417. 

Demands for Grants on Account, 
1956-57. 

Vol. II, 2219, 2236. 
Demands for Supplementary Granfll, 

1956-57. 
Vol. X, 333'-36, 3338,3379,3181. -_ ... __ ._- -------.:....-------.--

109 L.S.D.-42. 



SUPPRESSION OF IMMORAL 
TRAFFIC IN WOMEN AND GIRLS 
BILL: 

See under "Bill (s) ." 

SUPREME COURT (NUMBER OF 
JUDGES) BILL. 1956: 

See under "Bill (s)." 

SURESH CHANDRA, DR.: 

All India Institute of Medical 
Sciences Bill: 
Motion to consider. 

Vol. I. 262. 274. 282. 414, 415. 
417-20. 

All India Khadi and Village Indus-
tries Commission Bill: 
Motion to consider. 

Vol. VIII. 5247, 5256-59. 
Business of the House. 

Vol. I, ll35. 
Committee on Private Members' 

Bills and Resolutions: 
Motion re Forty-third Report. 

Vol. I, 103. 
Constitution (Ninth Amendment) 

Bill: 
Consideration of clauses. 

Vol. VIII, 5669-73. 
Demands for Grants, 1956-57 per-

taining to the Ministry of Defence 
and motion to reduce the De-
mands. 

Vol. II, 3259, 3284-88, 3308, 
3309. 

Demands for Grants, 1956-57 per-
taining to the Ministry of External 
Affairs and motions to reduce the 
Demands. 

Vol. III. 3681-86. 

Demands for Grants, 1956-57 pcr-
taining to the Ministry of Health 
and motions to reduce the De-
mands. 

Vol. III, 4253. 

Demands for Supplementary Grants. 
1956-57 pertaining to the Minis-
tries of Commerce and Industry, 
Finance, Food and Agriculture, 
Home Affairs. and Transport. 

Vol. vn. 3898-99 

SURESH CHANDRA, DR.: con.td. 
Demand for Supplementary Grant. 

1955-56 pertaining to Ministry 01 
Education. 

Vol. 1, 1245-46, 1249, 1250. 
Demand for Supplementary Grant, 

1955-56 pertaining to the Minis-
try of Home Affairs. 

Vol. I. 1280, 1281. 
Discussion on report of Jaundice En-

quiry Committee. 
Vol. II, 2369, 2506-08, 2523. 

Finance Bill: 
Motion to consider. 

Vo1. IV, 5747.~ 

Genera'l discusslon of the General 
Budget, 1956-57. 

Vol. II, 2M9. 2770. 

Half-an-hour discussions: 
Action taken on Jaundice Enquiry 

Committee's Report. 
Vol V, 10000. 

National Discipline Scheme. 
Vol. V, 9859, 9861. 

Hindu Succession Bill (as passed by 
Rajya Sabha): 
Motion to consider. 

Vol. IV, 6896. 
Indian Red Cross Society (Amend-

ment) Bill: 
Motion to consider. 

Vol. 1, 254. 
Life Insurance Corporation Bill: 

Motion to refer to Select Com-
mittee. 

Vol. II, 3078, 3079, 3081-85. 
Motion on Address by the President.· 

Vol. I, 523-27. 
Motions re: 

Internationa1 situation. 
Vol. X, 411. 

Working of Preventive Detention 
Act. 

Vol. V, 10039. 

National ffigbways Bill: 
Motion to consider. 

Vol. VII, 3180-82. 

National Volunteer Force Blll: 
Motion to consider. 

------- Vol. VIII, 4763--65. 
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BURESH CHANDRA, DR.: contd. 
Newspaper (Price, and Pa~) Bill 

(as passed by Rajya Sabha): 
Motion to consider. 

Vol. VIII, 4812, 4846-48. 

Proceedings of Legislatures (Pro-
tection of Publication) Bill [by 
Shri Feroze Gandhi]. 
Motion to consider. 

Vol. II, 3562-64. 
Question ot privilege. 

Vol. VIII, 6999, 7002, 7003. 
Resolutions re: 

Appointment of committee on 
working of Directive Principles 
of State Pollcy. 

Vol. VIII, 5141. 

Industrial Service Commission. 
Vol. I, 129-32, 133. 

Representation of African and Asian 
nations in U.N.O. 

Vol. VI, 2171-74. 

Second Five Year Plan. 
Vol. VIII, 7077. 

Shri Kashi Viswanath Mandir Bill 
[by Shri Raghunath Singh]: 
Motion to consider. 

Vol. II, 2172. 

Standards of Weights and Measures 
Bill: 
Consideration of clauses. 

Vol. X, 2265. 

States Reorganisation Bill: 
Motion to refer to Joint Commit-

tee. 
Vol. IV, 6218, 6247-51, 6309. 

Motion to consider as reported by 
Joint Committee. 

Vol. VI, 1026-33. 

Consideration of clauses. 
Vol. VI, 2044, 2045, 2046, 2060. 

SURIYA PRASHAD, SHRI: 
Agricultural Produce (Development 

and Warehousing) Corporations 
Bill: 
Motion to consider. 

Vol. V, 7977-80. 

SURlY A PRASHAD, SHRI: contd. 
Demands for Grants. 1958-57 --

Railways and motions to reduee 
the Demands. 

Vol. II. 2075-78. 

SURVEY OF INDIA: 

Demands for Excess Grants, 1951-52. 
Vol. VII, 3921, 3922-54. 

3956. 
Demands for Grants, 1956-57. 

Vol. III, 4555, 4557-90, 4594-
4616, fa80-4703. 

Motions to reduce the Demand: 
Increase of survey parties in the 

country. 
Vol. III, 4557-90, 4592, 4594-

4616, 4680-4702. 
Non-inclusion of marine survey. 
V01. III, 4557-90, 4592, 4594-

fa16, 4680--4702. 
Demands for Grants on Account, 

1956-57. 
Vol. II, 2219, 2232. 

SURVEYOR(S) : 
Demands for Grants, 1956-57: 

Geological Survey: 
Motions to reduce the Demand: 

Inadequacy of -- for findin, 
out important minerals. 

Vol. III, 4557-90. 4593, 
4594, 4616, 4680--4702. 

Lack of qualified -- for the 
purpose of a complete geo-
logical survey in India. 
Vol. III, 4557-90, 4593,/ 

4594-4616, 4680--4702. 

SWAMI, SHRI SIVAMURTHY: 
Agricultural Produce (Development 

and Warehousing) Corporations 
Bill: 
Motion to consider. 

Vol. V, 7969-73. 
Consideration of clauses. 

Vo1. V, 8037-38. 
Demands for Grants, 1956-57 per-

taining to the Ministry of Exter-
nal Mairs and motions to reduce 
the Demands. 

Vol. m, 3688. - . _.- .. , ... --_ .. _._ .. - .. - .. _-. - - _. _._-_ ... _------------_ .. __ ._ .. ---_ ..... _. 
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SWAMI, SHRI SIV AMURTHY: contd. 

Demands for Grants, 1956-57 per-
taining t6 the Ministry of Natural 
Resources and Scientiftc Research 
:tnd motions to reduce the De-
mands. 

Vol. III, '584-90, 4591, 4592, 
4593. 

Demands for Grants, 1956-57 per-
taining to the Ministry of Produc-
tion and motions to reduce the De-
mands. 

Vol. Ill, 4449-53, 4477-78. 
Demands for Grants, 1956-57 per-

taining to the Ministry of Rebabi-
litation and motions to reduce the 
Demands. 

Vol. nI, 3918. 

Demands for Grants, 1956-57 per-
tainiD, to the Ministry ot Trans-
port and motions to reduce the 
Demanda. 

Vol. n. 3517, 3518, 3519. 
Hindu Succession Bill (as passed by 

Rajya Sabha): 
Motion to consider. 

.. Vol. IV, 6895. 
Consideration of clauses. 

Vol. IV, 6973-74, 6975-76, 6990. 
7585, 7586-87. 

Motion on Address by the President. 
Vol. I, 349-50. 

Presentation of petition re States 
Reorganisation Bill. 

Vol. IV, 5881. 
Vo'. VI, 119. 

Resolution re Second Five Year 
Plan. 

Vol. V, 9408-09, 9487-88, 9697--
9704. 

States Reorganisation Bill: 
Motion to refer to Joint Commit-

tee. 
Vol. IV, 6119-24. 

Motion to consider as reported by 
Joint Committee. 

Vol. VI, 1631-37, 2593, 2605. 
COD,Slderation of clauses. 

Vol. VI, 1693, 1823, 1825, 1826, 
2020. 

Vo'. VII, 2242-48, 2500-05, 
2508-09, 2593, 2605, 2636, 

2702, 2716, 2717. 
. - -_._-_ .... - ................ _---

SWAMINADHAN, SHRrMATI AII-
MU: 

Abducted Persons (Recovery and 
Restoration) Continuance Bill: 
Motion to consider. 

Vol. IX, 717. 

Central Excises and Salt (Amend-
ment) Bill: 
Motion to :onslder. 

VO'!. vrn, 5416, 5443-41. 

Demands for Grants. 1956-57 --
Railways and motions to reduce 
the Demands. 

Vol. II, 2112-14. 

~neral diseussion of the General 
Budaet, 1956-'57. 

Vol. II, 2879. 

Hindu Succession Bill (as passed by 
Rajya Sabha): 
Motion to consider. 

Vol. IV, 6754,8773, 6921, 8943-
47. 

Motion to pass, as amended. 
Vol. IV, 7679, 7890--92. 

Motion re suspension of first pro-
viso to Rule 92. 

Vol. IV, 6002. 

National Volunteer Force Bill: 
Motion to consider. 

Vol. VIII, 4748---48. 

States Reorganisation Bill: 
Motion to refer to Joint Commit-

tee. 
Vol. lV, 6090. 

SW ARAN SINGH, SARDAR: 

Abducted Persons (Recovt!ry and 
Restoration) Continuance Bnl: 
Motion for leave to introduce. 

Vol. IX, 272. 

Motion to consider. 
Vol. IX, 719-·26, 730-40, 7$4, 

766,800-01. 
Motion to pass. 

Vol. IX, sot. 
Business of the House. 

Vol. VI, 13. 
-- --------_. __ ._--_._. - .-.. 

, 
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SW ARAN SINGH, SARDAR: contd. 
Delhi Tenants (Temporary Protec-

tion) Bill (as passed by Rajya 
Sabha) : 
Motion to consider. 

Vol. X, 4215, 4216-21, 4224, 4225, 
4226, 4232, 4235, 4243, 4244, 4246, 

4250, 4262-68. 

Amendment to refer to Select 
Committee. 

Vol. X, 4224, 4225, 4226, 4232, 
4235, 4243, 4244, 4246, 4250, 

4262-68. 
Motion to pass. 

Vol. X, 4270. 
Demand for Grants, 1956-57 per-

taining to the Ministry of Work.,>, 
Housine and Supply and motions 
to reduce the Demands. 

Vol. III, 4322, 4333, 4376, 4395-96, 
4400-16. 

Demands for Supplementary Grants, 
1956-57 pertaining to the Minis-
tries of Commerce and Industry, 
Finance, Food and AgricultUre, 
Home Affairs, and Transport. 

Vol. VII, 3869, 3880, 3881, 3891, 
3899-3903. 

Discussion re leakage of Budget pro-
posa1s. 

Vol. II, 3169. 

Faridabad Development Corporation 
Bill, 1956: 
Motion to consider the amend-

ments made by Rajya Babha. 
Vol. X, 4104-07, 4107, 4108-

09, 4110. 

Government Premises (Eviction) 
Amendment Bill: 
Motion to consider as reported by 

the Select Committee. 
Vol. VII, 4050-55, 4056, 4172 

-81. 

Consideration of clauses. 
Vol. VII, 4181, 4182-83, 4184, 4187. 

Motion to pass, as amended. 
Vol. VII, 4188, 4276-84. 

Half-an-hour Discussion re excise 
duty on motor spirit. 

Vol. VII, 2918-27. 

SW A.RAN SINGH, SARDAR: contd. 

Notification under Requisitionine 
and Acquisition of Immovable 
Property Act -- Laid on the 
Table. 

Vol. VI, 5. 
Officers of Parliament (TraveUlni 

and Daily Allowances) Rules --
Laid on the Table. 

Vol. VI, 5. 
Statement of cases where lowest 

tenders have not been accepted 
by India Stores Department, Lon-
dOJl -- Laid on the Table. 

Vol. II, 3177. 

SW ASTI SAMITY: 

Demands tor Grants, 1956-57: 
Tripura: 

Motion to reduce the Demand: 
Failure to settle land dispute 

between -- and tribal 
people of Kanchanpur. 

Vol. III, 4938-58, 4961-
5028, 5043, 5051-5110, 

5113-28. 

SWEEPER(S) : 

Demands for Grants, 1956-57: 
Other Civil Works: 

Motion to reduce the Demand: 
Failure to giVe the details of 

the uniforms to be provided 
to --, sewermen and 
chowkidars. I 
Vol. III, 4321-53, 4360, 4361 

-98,4400-1'. ' 
Demands for Grants, 1956-57 __ 

Travancore-Cochin : 
Public Health: 

Motion to reduce the Demand: 
Necessity to provide at State 

expense rubber gloves and 
gum boots to -- and 
scavengers in Public Health 
Department and municipa-
�ities. 

Vol. V, 8298, 8314-f8. 

SYNTHETIC OIL: 
See "Oil, Synthetic". 

-_.--- ---------------------
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TAMENLONG IDLL SUB-DIVISION: 

Demands for Grants, 1956-57: 
Manipur: 

Motions to reduce the Demand: 
Immediate extension of relief, 

both in kind and cash, for 
the famine a1Iected inhabi-
tants of the --. 

VoL III, 4938-58, 4961-5028, 
5034, 5051-5110, 5113--28. 

Need for taking effective 
measure against leprosy in 
Tamenlong Sub-Division. 

Vol. Ill, 4938-58, 4961-5028, 
5034, 5051-5110, 5113--28. 

Motion for Adjournment; 
Alleged death of Bome Nagas due 

to starvation. 
Vol. V, 9103-06. 

TANDON, SHRI: 

Constitution (Ninth Amendment) 
Bill: 
Motion to refer to Joint Com-

mittee. 

Demands for 
pertaining to 
Education and 
the Demands. 

Grants. 1956-57 
the Ministry of 

motions to reduce 

Vol. III. 5394, 5408-14, 547!3, 5476, 
5481. 

Demands for Grants. 1956-57 
pertaining to the Ministry of 
Health and motions to reduce the 
Demands. 

VoL III, 4280-87. 

Demands for Grants, 1956-57 
pertaining to the Ministry of 
Labour and motiollB to reduce the 
Demands. 

Vol. III, 4858-68. 

Finance Bill: 
Motion to consider. 

VoL IV, 581'-22. 

General discussion of the General 
Budget, 1856-57 .. 

Vol. II, 2805-14. 

TANDON, SHRI: contd. 
Hindu Succession Bill (as passed 

by Rajya Sabha): 
Motion to consider. 

Vol. IV, 6854-60. 
Consideration of clausel. 

Vol. IV, '1161, 7317-24, 7327, 7334. 
Motion to pass, as amended. 

Vol. IV, 7687-90. 

Motion on Address· by the Presi-
dent. 

Vol. I. 79~08. 

Resolution re Second Five Year 
Plan. 

Vol. VIII, 7082-93. 

States Reorganisation Bill: 
Consideration of clauses. 

Vol. VI. 1960-64. 

TANDON. SHRI BALRAM DAS: 

Motion for Adjournment: 
Fast of --. 

Vol. III, 3866-70. 

TAPPERS: 

Demands for Grants, 1956·57-
Travancore-Cochin: 
Industries: 

Motion to reduce the Demand.: 
Inadequacy of subsidy te 

Vol. V. 8289. 8314--48. f 

TARIFF COMMISSION: 

Report of -- on continuance .f 
protection to ball bearing indus-
try and resolution and notificatioa. 
of Ministry of Commerce and 
Industry thereon-Lnid on the 
Table. 

Vol. VII, 2547-49. 

Report of -- on continuance 01 
protection to plastics (phenol 
formaldehyde moulding powder, 
electrical accessories and buttons) 
Industry resolution and statement 
of Miriistry of Commerce and i. 
Industry thereon-Laid on the 
Table. 

Vol. VII. 2547 .... 
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TARIFF COMMISSION: 

Report of -- on continuance of 
protection to power and distribu-
tion transformers industry and 
resolution, notification and state-
ment of Ministry of Commerce 
and Industry thereon-Laid on 
the Table. 

Report of -- on fair retention 
prices of pig iron produced by 
Indian Iron and Steel Co., Ltd., 
Calcutta, etc.-Laid on the Table. 

Vol. V, 1703-04. 
Report (1955) of -- on grant 01 

protection and or assistance to 
isonicotinic acid hydrazid (lNH) 
industry and Government reso-
lution and statement thereon-
Laid on the Table. 

Vol. X, 2801. 
Report of Tariff Commission on 

grant of prot..lction to calcium 
carbide industry-Laid on the 
Table. 

Vol. VI, 4-5. 
Report of -- on prices of loco-

motives and boilers, and Govern-
ment resolution thereon-Laid on 
the Table. 

Vol. X, 2071-72. 
Report of -- on retention prices 

of iron and steel produced by 
Mysore Iron and Steel Works, 
Bhadravati and resolution and 
statement thereon-Laid on the 
Table. 

Vol. VI, 1118-19. 
Report of on retention prices 

on steel etc. and resolution there-
on-Laid on the Table. 

Vol. I, 25. 

TASSAR SILK INDUSTRY: 
See "Silk Industry". 

TATA MEMORIAL HOSPITAL: 
Demands for Grants. 1956-57: 

Medical Services: 
Motion to reduce the Demand: 

Proposed taking over the 
famous -- at a high cost. 
while facilities for the 
treatment of cancer are 
meagre and unsatisfactory. 

Vol. III, 4250-58, 4260, 4266-4318. 

TAXATION: 

Agreement between India and U.K. 
on avoidance of double --Laid 
on the Table. 

Vol. IV, 5627-28. 
Report by Prof. Kaldor on Indian 

Tax Reform and note of Central 
Board of Revenue thereon-Laid 
on the Table. 

Vol. V, 10027. 
Statement re economic situation and 
-- proposals. 

Vol. IX, 1637-51. 

TAXES ON INCOME INCLUDING 
CORPORATION TAX AND 
ESTATE DUTY: 
Demands for Grants, 1956-57. 
Vol. III, 5484. 5488-98, 5504-39, 

5540, 5541-5602, 5603. 
Motion to reduce the Demand: 

Failure to investigate into 
cases of evasion of payment 
of income tax. 

Vol. III, 5488-98, 55{}4-:39, 
5540, 5541-5602. 

Demands for Grants on Account, 
1956-57. 

Vol. TI, 2217, 2224. 

TEA PLANTATIONS: 

Demands for Grants, 1956-57: 
Ministry of Labour: 

Motions to reduce the Demand: 
Need to grant housing loaruJ 

to tea gardens in Tripura 
for construction of houses 
for workers. 

Vol. III, 4827-87. 4894-4933. 
Need to implement decision 

of payment of bonus to tea 
labour of Tripura. 

Vol. III, 4827-87, 4894--4933. 
Need to provide grants-in-aid 

to the tee gardens in Tri-
pura for buildings welfare 
centres. 

Vol. III, 4827-87, 4888, 4894--4933. 
Report of tile Plantation Inquir.r 

Commission Part I-Tea, 1956--
Laid on the Table. 

Vol. Vill, 4701. 
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TEA PLANTATIONS: eontd. 

Reaolution re nationalisation of tea 
industry. 

Vol. X. 3113-20. 

lEA RULES, 1954: 

Notifications making amendments 
to, --Laid on the Table. 

Vol. II, 1567. 
Vol. III, 3596. 

Vol. IV. 5626-27. 
Vol. VI, 5, 357-58. 

Vol. X, 2327. 

ftACHER(S): 

Demands for Grants, 1956-57: 
Ministry of Education: 

Motions to reduce the Demand: 
AQOmalies in pay scales of 
-- in' centrally adminis-
tered universities. 

Vol. III, 5388-5423, 5426, 542S--82. 

Delay in employment of --
under the programme to 
rei' eve educated unemploy-
ment. 

Vol. III, 5388-5423, 5425, 542S--82. 

Disregard of interests of 
teaching staff in secondary 
as well as primary stage •. 

Vol. III, 5388-5423, 5424, 5428-82. 
Living conditioruJ of --. 

Vol. III, 5388-5423, 5425, 5428--82. 
Service conditions of--

employed under the pro-
gramme to relieve educated 
unemployment. 

Vol. III, 5388-5423, 5425, 5428-82. 
Tripura: 
Motion re Eighteenth Report. 

Irregularity in payment of 
salary to the primary 
sehool -- in rural areas. 

Vol. III, 4938-58, 4961-5028, 
5046, 5051-5110, 5113-28. 

Policy of not allowing Gov-
ernment school -- of 
'1'ripura to study in colleges 
even in night etesses. 

Vol. III, 4938-58, 4961---6028, 
5042, 5051---6110, 5113--28. 

TEACHER(S): contd. 
Demands for Grants, 1956-In: 

contd. 
Tripura: contd. 

Motion to reduce the Demand: 
contd. 

Policy of not granting leave 
to those Government school 
-- of Tripura who desire 
to appear In the University 
Examination this year. 

Vol. III, 4938-58, 4961---6028. 
5042, 5051--5110, 5113-28. 

Provision for at least one 
tribal-for each primary. 
school situated in tribal 
area in Tripura. 

Vol. III, 4938-58, 4961-5028, 
5047, 5051--5110, 5113--28. 

Provision for leave to--
under Education Directo-
rate, Tripura for appearin, 
in examinations. 

Vol. III, 4938-58, 4961---6028. 
5049, 5051--5110, 5113--28. 

Demands for Grants, 1956-57-
Travancore-Cochin: 
Education: 

Motions to reduce the Demand: 
Necessity to raise the pay 

scales of primary school 
-- and graduate --. 

Vol. V, 8305, 8314-46. 
Necessity to raise the pay 

scales of primary lIchool -
and make all temporary 

permanent, with 
retrospective effect from 
the date of beginning of .. 
their continuous service. 

Vol. V, 8273, 8314--46. 
N~ed for better scale. of pay 

to graduate - and 1:0 
make a'l temporary-
permanent. 

Vol. V, 82'73, 8314--41. 
TECHNICAL EDUCATION: 

See "Education". 

TECHNOLOGY, INDIAN INSTITUTE 
01': 
See "Indian Institute of Technology. 
Kbaragpur~. 



TBHlU-GARHWAL: 

Calling Attention to Matter of 
Urlent Public Importance: 
Floods in --. 

Vol. VIII, 6981-84. 

TEK CHAND, SHRI: 

Agricultural, Produce (Development 
and Warehousing) Corporations 
Bill: 

Motion to consider. 
Vol. V, 7987. 

All India Khadi and Village Indus-
tries Commission Bill: 
Motion to consider. 

Vol. VOl, 5273. 

Banking Companies (Amendment) 
Bill: 
Considercltion of clauses. 

Vol. X, 3987-91. 

Code of Civil Procedure (Amend-
ment) Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. IX, 13, 45, 51--ti8. -Code of Civil Procedure (Amend-

ment) Bill [Omission of section 
87 B by Shri M. L. Dwivedi]: 
Motion to consider. 

Vol. X, 41M4--t8. 

Committee on Absence of 'Members 
from the .~ttinBs of the House: 
Motion Te Eighteenth Report. 

Vol. IX. 1794-95. 

Constitution (Ninth Amendment) 
Bill, 1956: 

Motion to refer to Joint Com-
mittee. 
Vol. IV, 6514, 6527, 6639-40, 

6545-50, 6559. 

Constitution (Tenth Amendment) 
BiJJ: 
Motion to refer to Joint Com-

mittee. 
Vol. V, 7786-81, 7824-25. 

TEK CHAND, SHRI: conte!. 

Copyright Bill: 
Motion to conCUr in the recom-

mendation of Rajya Sabba to· 
join the Joint Committee. 

Vol. VI, 25. 27-31. 

Criminal Law Amendment Bill [b1l 
Shri. M. L. AQrawal]: 
Motion to consider and amend-

ment to circulate. 
Vol. IX. 931, 934-39. 941.. 

Demands for Grants, 1956-57 per-
taining to th~ Ministry of Works. 
Housing and Supply and motions. 
tl) reduce the Demands. 

Vol, III, 4391-95. 

Electricity (Supply) Amendment 
Bill [Amendment of section 77 
etc. by Shri Sadhan Gupta]: 
Motion to consider. 

Vol. IV, 5869-71. 

Employees' Provident Funds. 
(Amendment) Bill: 
Motion to con..'uder. 

Vol. X, 2314, 

Ex-Army Personnel's Litigation Bill 
(by Dr. N. B. KhaTe]: 
Motion to consider. 

Vol. VI, 123!--3 .... 

Faridabad Development Corpora-, 
tion Bill: 
Motion to consider. 

Vol. IX, 907 .. 

Finance Bill: 
Motion to consider. 

Vol. IV, 5807-11. 

Consideration of clausea. 
Vol. IV, 1)1JS2 •. 

Finance (No.2) Bill: 
Motion to consider. 

Vol. X. 2721: 

Finance (No.3) Bill: 
Motion to consider and amend-

ment to refer to Select Com-
mittee. 

Vol. X, 2'122. 
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"TEK CHAND, SHRI: contd. 
General discllssion of the General 

Budget, 1956-57. 
Vol. II, 2819. 

Hindu Adoptions and Maintenance 
Bill (as passed by Rajya Sabha): 
Motion to consider. 

Vol. X, 2913-22, 2954, 2955, 
2988. 

. ,consideration of clauses. 
Vol. X, 2993-96, 2999-3001, 

3002, 3003, 3003-05, 3009, 
3011, 3012, 3014--16, S019, 
3026, 3027-28, 3029, 3031--37, 
3044, 3047, 3049-50. 

Hindu Minority and Guardianship 
Bill (as passed by Rajya Sabha): 
Consideration of clauses. 

Vol. VI, 203-06, 216-17, 220-22. 
Y.:>tion to pass, as amended. 

Vol. VI, 2~-40. 
~Hindu Succession Bill (as passed by 

Rajya Sabha): 
Motion to consider. 

Vol. IV, 6972. 

Consideration of clauses. 
Vol. IV, 6980-R2, 6995, 7012-16, 
7018, 7019, 7023-24, 7029-30, 
7032-33, 7035, 7221-23, 7578-79, 
7589-92, 7593, 7597, 7606--08, 
7623, 7629-30, 7632-34. 

Motion to pass, as amended. 
Vol. IV, 7676--78. 

Indian Income-tax (Amendment) 
Bill: 
Motion to consider. 

Vol. V, 9700-92, 9796. 
Indian Penal Code (Amendment) 

Bill [Amendment of section 429 
by Pandit Thakur Das Bhargava): 
Motion to consider. 

Vol. m, 4668-70. 
Vol. IV, 5841, 5851, 5856. 

Indian Penal Code (Amendment) 
Bill [Amendment oj section 497: 
btl Shri Dabhi): 
Motion to consider. 

Vol. VI, 1247-68. 
VoL VII, 2850, 2854, 2856, 2858, 

2877; 2878, 2880. 
Manipur (Village Authorities in Hill 

Areas) Bill: 
Consideration of clauses. 

Vol. IX, 111. 

TEK CHAND, SHRI: .contd. 
Motion on Address by the Presi-

dent, 
VoL I, 771, 780-8 •. 

Motion re: 
Appointment of high power com-

mission on safety in coal mines. 
Vol. X, 3882, 

International situation . 
Vol. IX, 569-64. 

Vacation of seat of a Member. 
Vol. X, 1932-33, 1933-34. 

Working of Preventive Detentien 
Act. 

Vol. V, 10085-81. 
Proceedings of Legislatures (Protec-

tion of Publication) Bill [btl Shri 
Feruze Gandhi]: 
Motion to consider and amend-

ment to refer to Select Com-
mittee. 

Vol. III, 4635-40, .641. 
Consideration of clauses. 

Vol. IV, 735~1. 
Representation of the People 

(Second Amendment) Bill: 
Motion to consider as reported by 

Select Committee. 
Vol. Ill, 8456, 8480, &194-98. 

Consideration of clauses. 
Vol. V, 8545--47, 8548, 8550, 8551 

8612-13, 8647--50. ' 
Resolutions Te: 

Appointment of committee on 
working of Directive Principles 
of State Policy. 

Vol. VIII, 5150-52, 5156-57. 
Approval of Draft Mining Leases 

(Modification of 'l"erms) Rules. 
Vol. VIII, 5008-10. 

Control and regulation of produc-
tion and exhibition ot :films. 

Vol. VII, 3737, 3739--41. 
Fixing a target date tor prohibi-

tion. 
Vol. In, 3962, 3976. 

Industrial Service Commission. 
Vol. I, 132. 

Nuclear and thermo-nuclear tests. 
Vol. IX, 343-48. ---_._.-----------
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ftK CHAND, SHRI: contd. 
Beaolutions re: contd. 

President's Proclamation ,.e 
Travancore-Cochin. 

Vol. VIII, 5096. 
Second Five Year Plan. 

Vol. VIII, 6294. 
River Boards Bill (as paRsed by 

Rajya Sabha): 
Motion to consider. 

Vol. VII, 2728-34-
Standards of Weights and Measures 

Bill: 
Motion to consider, a8 reported by 

Joint Committee. 
Vol. X, 2254-156. 

State Financial Corporations 
(Amendment) Bill: 
Consideration of clauses. 

Vol. VIII, 4952-65. 
States Reorganisation Bill: 

Motion to refer to Joint Com-
mittee. 

Vol. IV, 6390--93. 
Motion to consider as reported by 

Joint Committee. 
Vol. VI, 1388-94. 

Consideration of clauses. 
Vol VII, 2674. 

Territorial Councils Bill: . 
Motion to consider. 

Vol. X, 3752-55, 3756. 
Union Duties of Excise (Distribu-

tion) Amendment Bill: 
Motion to consider. 

Vol. X, 3717. 
Women's and Children's Institutions 

Licensing Bill (by Shrimati 
Kamlendu Mati Shah): 
~tion to consider as reported by 

Select Committee. 
Vol. X, 2175-78. 

TELEGRAPH OFFICES: 
See "POsts and Telegraphs". 

TELEPHONES: 
Demands for Grants, 1906-57: 

Indian Posts and Telegraphs 
Department (Including Work-
ing Expenses): 
Motion to reduce the Demand: 

Need to step up expansion of 
telephone system. 

Vol. II. 3325-85, 3388, 339S-
3449. 

TELEPHONES: conte!. 
Demands for Grants, 1956-57: 

contd. 
Ministry of Communications: 

Motions to reduce the Demand: 
Failure to open telegraph. 

telephone and post offices in 
the rural areas in sufficient 
numbers in Gorakhpur, 
Basti and Deoria Districts 
in Uttar Pradesh. 

Vol. II, 3325-85, 3387, 3396-
3449. 

Failure to open -- publie 
call offices in Nautanwa 
Bazar, Anandnagar, Bridge-
man Gani, Lachmipur 
Bazar, Campier Ganj, Peppe 
Ganj, Paneira Bazar, Kutha 
Bazar. Partaval Bazar, PatU 
Nagar, Nichlaul, Dungroopa 
pur Bazar, Bhitanli and 
Mithaura Bazar in the 
Gorakhpur District, Uttar 
Pradesh. 

Vol. II, 3325-85, 3387, 3396-
3449. 

Demands for Grants, 1956-57-
Travancore-Cochin 
Police: 

Motion to reduce the Demand: 
Misuse of official -- by 

police officers. 
Vol. V, 8271, 8314--48. 

See "Public Call Offices". 
TELIAMURA BUND: • 

Demands for Grants, 1956-57: 
Tripura: 

Motions to reduce the Demand: 
Need to investigate imme-

diately into complaints 
made by tribals and dis-
placed persons of TeUa-
mura, regarding damage of 
bund near Teliamura, Trl-
pura, and possible amount 
of loss to the people. 

Vol. III, 4938-58, 4961-5028, 
5042, 5051-5110, 5113-28. 

Need to reconstruct bund of 
Tellamura, Tripura. 

Vol. III, 4938-58, 4961-5028, 
5051-5110, 5113-28. 

TELKIKAR, SHRI: 
Demands for Excess Grants, 1958-

54-RaUways. 
Vol. X, 3405-01. 
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TELKlKAR, SHRI: contd. 

Demands for SuppleDlentary 
G,rants, 19b6-57 pertaining to the 
Ministry of Home Affairs and 
motions to reduce the Demands. 

Vol. X, 3172. 
Demands for Supplementary Grants, 

1956-57-Railways and motions to 
reduce the Demands. 

Vol. X, 3405-06. 
General discussion of the General 

Budget, 1936-57. 
Vol. II, 2467-70. 

Hindu Adoptions and Maintenance 
Bill (as passed by Rajya Sabha): 
Motion to consider. 

Vol. X, 297~78. 
Standards of Weights and Measures 

Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. X, 2242--44. 

States Reorganisation Bill: 
Consideration of clauses. 
Vol. VI, 1722, 1729, 1730, 1730, 

181'1-20. 

TERMINAL TAX ON RAILWAY 
PASSENGERS BILL: 

See under ·'BilI(s)". 

TERRITORIAL AND POLITICAL 
PENSIONS: 
Demands for Grants, 1956-5'1. 
Vol. 1lI, 5486, 5488-98, 5504-39, 

5541--5602, 5604. 
Demands for Grants on Account, 

1956-57. 
Vol. VI, 2219, 2225. 

TERRITORIAL ARMY (AMEND-
MENT) BILL, 1956: 

See under "Bill (s) ". 

TERRITORIAL COUNCILS BILL: 

See under "Bill (s)". , 

'fEW ARI, SARDAR R. B. S.: 
StateaReorgamsation Bill: 

Consideration of clause!. 
Vol. VI, 1812-14. 

TEXT BOOKS: 

Demands for Grants, 1906-5'1-
Travancore-Cochin: 
Education: 

Motion to reduce the Demand: 
Policy in the matter of pres-

cribing --. 
Vol. V, 8273, 8314-408. 

TEXTILES: 

Annual Report of the Devciopm(!Jlt 
Council for Art SiUe Textiles for 
the year 1955-5~Laid on ~he 

Table. 
Vol. VII, 2549. 

Annual Report of the Development 
Council for Woollen Textiles for 
the year 1955-56-Laid on tha 
Table. 

Vol. VII, 2549. 
Calling Attention to Matter of 

Urgent Public Importance: 
Textile Policy of Government 

and future of handloom 
industry. 

Vol. VI, 358-61. 

Demands for Grants, 1956-57: 
Ministry of Commerce and Indus-

tries: 
Motion to reduce the Demand: 

Textile licensine policy of the 
Government. 

Vol. nI, 5194, 5195-5218, 
5223--32, 5237--5303, 5366-

85. 

TEXTILE TECHNOLOGY: 

Demands for Grants, 1956-57: 
Industries: 

Motion to reduce the Demand: 
Failure of the Government to 

open schools for -- for 
training weaveTS in Andhra 
State. 

Vol. III, 5185--6217, 5221, 
5323-32, 5237-a03, 5366-
85. 

THIMMAIAH. BHRI: 
General discussion of the General 

Budget, 1958-5T. 
Vol. II, H82--88. 
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THIMMAIAH, SHRI: cmttd. 

Proceedings of Legislatures (Pro-
tection of Publication) Bill [by 
Shri Perou Gandhi]: 
Consideration of clauses. 

Vol. IV, 7361-65. 

"Resolutions re: 
Appointment of a committee to 

examine Community Projects 
and National Extension Service 
Schemes. 

Vol. I, 141'1-19. 

Fixing a target date for prohibi-
tion. 

Vol. II, 2865, 2905. 

Industrial Service Commission. 
Vol. I, 114-17. 

Second Five Year Plan. 
Vol. VIII, 6363-'11. 

Scheduled. Castes and Scheduled 
Tribes Orders (Amendment) Bill: 
'Consideration of clauses. 

Vol. VIII, 6420-22, 6449, 6489. 

THIRUMALAIV ADI: 

Demands tor Grants, 1956-57: 
Indian Posts and Telegraphs 

Department (Including Working 
Expenses): 
Motion to reduce the Demand: 

Need to open a telegrapb 
office each at Thirumanur 
and -- in Tiruchi District, 
Madras State. 
Vol. II, 3825-a5, 3390. 

3396-3449. 

fHIRUMANUR: 
Demands for Grants, 1956-57: 

Indian Posts and Telegraphs 
Department (Including Working 
Expenses): 
Motion to reduce the Demand: 

Need to open a telegraph 
office each at -- and 

"Thirumalaivadi in Tirucbi 
District. Madras State. 
Vol. tI, 3325-85, 3390, 3396 

-3449. 

THOMAS, SHRI A. M.: 

Agricultural Produce (Develop-
ment and Warehousin,> Corpora-
tions Bill: 
Motion to consider. 

Vol. V, 7873. 7900, 7998, 8002, 
8081. 

Consideration ot clauses. 
Vol. V, 8013-15, 8017. 

All India Khadi and Village Indus-
tries Commission Bill: 
Motion to consider. 

Vol. VIII, 5280, 5285, 5288. 
5291-92, 5295, 5320. 

Banking Companies (Amendment) 
Bill: 
Motion to consider and amend-

ment to refer to Select Com-
mittee. 

Vol. X. 3846-57. 

Business Advisory Committee: 
Motion re Thirty-seventh Repul't.. 

Vol. V, 9576, 9577-78. 

Motion re Thirty-eighth Report. 

Presentation 
Report. 

of 
Vol. VI. 628-30. 

Thirty-Firat 

Vol. I. 155. 

Business of the House. 
Vol. V. 79M. 
VoL X, 2831. 

Central Excises and Salt CSecoad 
Amendment> BiU: 
Motion to consider. 

Vol. X, 361~24. 

Code of Civil Procedure <Amend-
ment) Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. IX, 28, 58. 

Constitution (Sixth Amendment) 
Bill: 
Motion for leave to withdraw. 

Vol. IV. 5648. 

Constitution (Ninth Amendment) 
Bill: 
Consid-eration of clauses. 

Vol. VIII. 5750-55. 5801. 
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THOMAS, SHRI A. M.-contd. 

Demands for Grants, 1956-57 pertain-
mg to the Ministry of Commerce 
and Industry and motions to 
reduce the Demands. 

Vol. III, 5195-5201, 5250, 5293, 
5302, 5372. 

Demands for Grants, 1956-57 per-
taining to the Ministry of Com-
munications and motions to reduce 
the Demands. 

Vol. II, 3325-30, 1405, 3413, 
3434, 3438, 3440. . 

Demands for Grants, 1956-57 per-
taining to the Ministry of Exter-
nal Affairs and motions to reduce 
the Demands. 

Vol. III, 3774. 
Demands for Grants. 1956-57 pel'-

taining to the Ministry of Finan('c 
and motions to reduce the 
Demands. 

Vol. m. 5515, 5521, 5525, 5598. 
Demands for Grants, 1956-57 per-

taining to the Ministry of Food 
and Agriculture and motions to 
reduce the Demands. 

Vol. III. 4794. 
Demands for Grants, 1956-57 per-

taining to the Ministry of Health 
and motions to reduce the 
Demands. 

Vol. III, 4270. 
Demands for Grants, 1956-57 per-

taining to the Ministry of Home 
Affairs and motions to reduce the 
Demands. 

Vol. III, 4969, 5013, 5084. 
::Jemands for Grants, 1956-57 per-

taining to the Ministry of Irriga-
tion and Power and motions to 
reduce the Demands. 

Vol. III, 4201. 
Demands for Grants, 1956-57 per-

taining to the Ministry of Produc-
tion and motions to reduce the 
Demands. 

Vo1. III, 4434, 4461-68, 4505, 
4509, 4513, 4523-24. 

Demands for Grants. 1956-57 per-
taining to the Ministry of Trans-
port and motions to reduce the 
Demarids. 

Vol. II, 3501. 

THOMAS, SHRI A. M.: contd. 

Demands for Grants, 1956-157 pel"-
taming to the Ministry of Works. 
Housing and Supply and motions· 
to reduce the Demands. 

Vol. III, 4408. 
Demands for Grants, 1956-57 per-

taining to Travancore-Cochin and 
motions to reduce the Demands. 

Vol. V, 8330-33, 8336, 8346. 

Demands for Supplementary Grants. 
1958-57 pertaining to Travancore-
Cochin and motions to reduce the-
Demands. 

Vol, VIII, 4548, 4549-60, 4568; 
4590, 4598, 4607. 

Discussion on Rules Te emel'genc)" 
recruitment to I.A.S. 

Vol. V, 10177-79-. 
DiscussioR re fixation of pay scales 

and other service condttions or 
employees of Life lllsurance Cor-
poration. 

Vol. X, 3280-85. 
Discussion re leakage of Budget 

proposals. 
Vol. II, 3169. 

Finance Bill: 
Motion to consider. 

Vol. IV. 5667, 5688, 5689,5748. 
5753, 5720, 5907, 5912. 

Consideration of clauses. 
Vol. IV, 5994, 6001, 6005-08, 

6019. 
Finance (No.2) Bill: 

Motion to consider. 
Vol. X, 2689, 2691, 2707-13. 

Finance (No.3) Bill: '" 
Motion to consider and amendment 
to refer to Select Committee. 

Vol. X, 2889, 2691, 2707-13. 
Consideration of clauses. 

Vol. X, 2767, 2768. 
General discussion of the General 

Budget, 1956-57. 
Vol. II, 2841, 2878, 2688, 2712. 

2760, 2762, 2841. 
General discuSsion of the Travan-

core-Cochin Budget, 1956-57. 
Vol. 'V, 8143, 8154-65. 8185. 

8195, 8202, 8212, 8227. 8236. 
8238, 8243. 8245, 8246, 8258. - --------_._--._--_.- ---,~ -"-'-- -..-- --.-.----... ~.---.- .. --.-... - ..... . 
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'1'HOMAS, SHRI A. M.: contd. 
Half-an-hour discussions re cement. 

Vol. IV, 6823-25, 6829. 
Development of mineral resources of 

Kerata. 
Vo1. IX, 1910, 1911-12. 

Hindu Minority and Guardianship 
Bill (as passed by Rajya Sabha): 
Motion to consider. 

Vol. VI, 143-144. 
Hindu Succession Bill (as passed by 

Rajya Sabha): 
Motion' to consider. 

Vol. IV, 6946, 6949. 
Considerabon of clau3es. 

Vol. IV, 7048, 7058-60, 7267, 
7268,7460. 

Indian Institute of 
(Khal'agpur) Bill: 
Motion' to consider 

ment to refer to 

Technology 

and amend-
Select Com-

mittee. 
Vo1. VII, 4473. 

Consideration of clauses. 
Vol. VII, 4530. 

Indian Medical Council Bill (as 
passed by Rajya Sabha): 
Motion to consider. 

Vol. X, 2349-57. 
Motion to pass, as amended. 

Vol. X, 2463-64. 
Indian Tariff (Amendment) Bill: 

Motion to consider. 
Vo1. IX, 179-84. 

Industrial Disputes (Amendment 
and Miscellaneous Provisions) 
Bill: 

Consideration of clauses. 
Vol. VI, 662, 688, 691-96, 709, 

759-61. 
Industries (Development and Regu-

lation) Amendment Bill: 
Motion to consider. 

Vol. IX, 226, 237. 
Kerala State LegIslature (Delega-

tion of Powers) Bill: 
Motion to consider. 

Vol. X, 3554--61.T 
Life Insurance Corporation Bill, 

19158: 
Motion to refer to Select Com-

mittee. 
Vol. II, 2947, 2948, 3003-12, 

S118. 

--_. __ .-. 
THOMAS, SHRI A. M.: cont<:. 

Life Insurance Corporation Bill,. 
1956: cantd. 

Motion to consider as reported by 
Select Committee. 

Vol. V, 9018. 

Motion for Adjournment: 
Train accident between Jadcherla. 

and Mahbubnagar. 
Vol. WI, 5338. 

Motion on Address by the President. 
Vol. I, 360, 531, 535-42, 549,. 

70B. 

Motion re Report of Government. 
Inspector of Railways' on derail-
ment of 319 Down Express. 

Vol. X. 2047. 

Newspaper (Price and Page) Bill (as. 
passed by Rajya Sabba): 
Motion to consider. 

Vol. vm, fMl .. 

Point of order re papers laid on the 
Table. 

Vol. II, 2882-83" 

Representation of the People' 
(Amendment) Bill: 
MotIon to consider as reported by-

Sell'!ct Committee. 
Vol. I, 56. 

Reserve Bank of India (Amendment)! 
Bill: 
Motion to consider. 

Vol. VI, 324, 330-34, S42, 353:. 

Consideration of clauses. 
Vol. VI, 363-65, 375-76, 376-

82, 389, 396. 

Motion to pass, as amended. 
Vol. VI, 403-05 .. 

Resolutions re: 
Appointment of a commi~ on, 

industrial and commercial state· 
undertakings. 

Vol. III, 4009, 5334, 5344, 5348-
49. 

Ceiling on income of an individual. 
Vol. V, 8088, 8114-19. 

Enquiry into working of Income-
tax Department. 

Vol. V, 9538. -.--------- ._----------.----- --····_---'-_'.-0 
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'THOMAS, SHRI A. M.: contd. 
Resolutions re: contd. 

l'ixinl a target date tor prohibi-
tion. 

Vol. II, 2888, 2870. 
Nationalisation of banks. 

President's 
Kerala. 

Vol. IV, 664S 49. 
" Proclamation 

Vol. IX, 1690-1704, 1722, 1723, 
1758, 1773 1783, 1784. 

President's Proclamation re 
Travancore-Cochin. 

Vol. Ill, 3783, 3788, 3795, 3BO%-
12, 3841, 3846, 3851. 

Vol. vm, 5049, 5051, 5084, 
5066-84, 5106, 5199. 

. Representation of African and 
Asian nations in U.N.O. 

Vol. VL 41S, 2213. 
Seholarships for children of poUti-

cal sufferers. 
Vol. X, 3111-12. 

Second Five Year Plan. 
Vol. V, 9593, 9597. 9600, 9601, 

9836, 9843, 9691. 
Vol. VIII, 6773, 8814. 

~RuJes Committee: 
Motion re Third Report. 

Vol. IV, 8444, 6454. 

:.Scheduled Castes and Scheduled 
Tribes Orders (Amendm'er.t) Bill: 
Consideration of clauses. 

Vol. VOl, 8410-18. 
~States Reorganisation Bill: 

Motion for leave to introduce. 
Vol. IV. 3839. 

Motion to refer to Joint Com-
mittee. 

Vol. IV, 6202, 8303. 
liIotion to consider as reported by 

Joint Committee. 
Vol. VI, 1111, 1387, 1395-96, 

1417, 1442. 
Consideration of clauses. 

Vol. VI, 1687, 1758. 17M-72. 
1893. 1902, 204&. 

Vol. VII, 2254, 2265. 2311-15. 
2316. 2844--58, 2359, 2368, 
2370, 24'18, 2486, 2509-15. 

2524. 2694, 2698. 

------_._ .. _. __ ._ .. 
THOMAS, SHRI A. M.: contd. 

Travancore-Cochin State Lecialature 
(Delegation of Powers) Bill: 
Motion to consider. 

Vol. V, 9719, 9731, 9736-39, 
9745, 9747. 

Amendment to circulate. 
Vol. V. 9731. 9735-39, 9'765, 

'747. 
Amendment to refer to Select 

Committee. 
Vol. V, 9731, 9735....... 9'745, 

9747. 
Consicteration ot clauses. 

Vol. V, 97fi~1, 9755. 9749" 
976~71. 

Union Duties of Excise (DisUibuti~ 
Amendment Bill: 
Motion to consider. 

Vol. X. 3719-22, 3'128, 1'7H. 

THOMAS, SHR~ A. V. : 
Leave of absence to, 

Vol. V, 7720, 10029. 
Vol. vm. 6816. 

TIBET: 
Demands tor Grants, 1958-57: 

External Affairs: 
Motion to reduce the Demand: 

Our relations with border 
kingdoms of Nepal, Bhutan. 
Sikkim and --. 
Vol. III, 3600--88. 3688, 

3689-3708, 3720-63, 
3764-'15. 

TIRUCHI: 

Demands for Grants, 1968-5'7: 
Indian Posts and Telegraph ~ 

Department (Including Workin, 
Expenses): 
Motions to reduce the Demand: 

Need to open a telegraph office 
at T. Palur in Tiruchi Dis-
trict, Madras State. 
Vol. II, 832~5. 3390, 

3396-3449. 
Need to open a telegraph 

office each at Thirumanur 
and Thirumalaivadi 18 
Tiruchi District, Ma4ru 
State. 
Vol. II, 3325-85, 3380, 

3396-3448. -----_. __ ....... -... -....... __ ._ .. __ .. -. __ ... --!._----------.. -....... ----
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~UCHI: contd. 
Demands for Grants, 1956-57: 

contd. 
Ministry of Communications: 

Motions to reduce the Pemand: 
Need to open a telephone 

public call office at Jayanko-
dam in Tirucbi District, 
Madras State. , 
Vol. U, 332~, 3387, 

3396-3449. 
Ne-ed to re-open the telephone 

public call oftlce at Peram-
balur in Tiruchi District, 
Madras State. 
Vol. II, 3325-85, 3387, 

3396-3449. 
Other Civil Works: 

Motion to reduce the Demand: 
Failure to ,r"nt cyclone relief 

to the work-charged staft 
at--. ' 
Vol. III, 4321-53, 4358, 

4361--96, 4400--16. 

'l'IW ARI, SHRI R. S.: 
Demands for Grants, 1916-67-Rail-

ways and Motions to reduce the 
Demands. 

Vol n, 2147-51. 
General discussion of the Railway 

Budget, 1956-57. 
Vol. II, 1897. 

States Reorganisation Bill: 
Motion to consider as "ported by 

Joint Committee. 
Vol. VI. 1821-25. 

TIWARY, P~Dn' D. N.: 
Agricultural Produce (Development 

and Warehousinl) Corporations 
BilL 
Motion to consider. 

Vol. V. 7986-89. 
Bihar' and West Bengal (Transfer of 

Territories) Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. VI, 873, U00--08. 

)'lotion to consider al reported by 
Joint Committee. 

, 'Vol. VII, 3491, 3522. 
Consideration of clauses. 

Vol VII. 3600. 

-109 LSD . ......;;t3. 

TIWARY,PANDIT D. N.: contd. 
CalUng Attention to Matier(!) of 

Urgent Public Importance: 
ComPensation by Pakistan in con-

nection with Nekowal incident. 
Vol. VII, 2'765. 

Effect of drought On crops in Bihar 
and Eastern U.P. 

Vol. VII, 3417. 

Demands for Grants, IOS6-57-Rail-
ways and motions to reduce the 
Demands. 

Vol. II, 2029, 2049-35. 

General discussion of the General 
Budget, 1956-57. 

Vol. II, 2687. 
Hindu Succession Bill (as passed by 

Rajya Sabha): 
Motion to conSIder. 

Vol. IV, 6870, 6892-97, 6927, 
8928. 

)~1fe Insurance Corporation Bill, 
1956: 
Motion to refer to Select Com-

mittee. 
Vol. II, 2983. 

Resolution re Ceiling on income of 
an individual. 

Vol. V. 8092, 8122-27. 
Btsolution re scholarships for child-

ren of political sufferers. 
VOl. X, 3059. 3086-90, 3101. 

TOaACCO: 
Demands for Grants, 1958-57: 

Industries! 
Motion to reduce the Demand: 

Failure to set up or assist set-
ting up one (ll more modem 
cigarette factories in Andhra 
and utilise its famous 
Virginia Tobacco. 
Vol. III, - 5195-5217, 5221, 

5223-32, - 5237-5303, 
5366-85. 

Ministry of -Food and Agriculture: 
- Motion to reduce the Demand: 

Need to encourage the tobacco 
growers of Tripura by way 
of loans and other forms of 
aid in Tripunl. 
Vot ro, .704-0~, 4706-30, 

4730, 4743--4819. 



l'OURIST LITERATURE: 
Laid on the Table. 

Vol. vn, 3413-a. 

TOURIST TRAFFIC: 
Demands for Grants, 1918-5'1: 

Ministry of Transport: 
Motions to reduoe the Demand: 

Policy relarciilll -. 
Vol. II, 3480-3518, 351'1, 

3520--33. 
Scope for developinl - in 

the Chilka-Gopalpur area. 
Vol. II, 3480-3518, '35»-

3S. 

TRACTOR ORGANISATION, CEN-
TRAL: 
Demands for. Grants, 1958-5'1: 

bgrlculture: 
Motions to reduce the Demand: 

Excessive charles realised by 
the Government for recla-
mation of !:and by the -
resulting in diftlculties to 
poor peasants whose lands 
are auctioned in case the 
peasants fail to pay th'ese 
charges. 

VOl. In, 4704, 4705, 4708-
30, 4739, 4'143--4819. 

Failure to Irant taCClltJ' loans 
to the poor peasar.ts in 
Bhopal whose lands have 
been reclaimed by the -. 
Vol. III, 4704, 4705, 4706-

80, 4739, 4'1~819. 

Need for establishing a unit of 
of the -- in Chotanagpur. 
Vol. III, 4'104, 4705, 4706-

30, 4740, 4743-4819. 
NegH,ence of tM! - in 

regard to the reclamation of 
lands belonginl to the poor 
peasants in Bhopal. . 
Vol. III, 4704, 4'105, 0&'106-

30, 4739, 4'143-4819. 
Ministry of Food and Acriculture: 

Motions to reduce the Demand: 
Charges for reclamation of 

land by. the -. 
Vol. nt, 4704, 4705, 4'106-

80, 4733, 4743-4819. 

TRACTOR ORGANISATION, CBN-
TRAL: contcL 
Demands for Grants, 1958-5'1: contd. 

Ministry of Food and Agriculture: 
contc1. 
Motions to reduce the Demand! 

contd. 
Need for establishinl a unit ot 

the - for bringinl undls:' 
cultivation vast areas of 
cultivable land in TripurL 
Vol. III, 4704, 4705, 4'108-

30, 4730, 4743-48l1l. 
TRADE, COASTAL: 

Demands for Grants, 1956-57: 
Ministry of ":':'ransport: 

Motion to reduce the Demand: 
Need for naval co-operation in 

buildinl ships tor --. 
Vol. II, 3480-3516,3520--33. 

TRADE, FOREIGN: 
Demands for Grants, 1958-57: 

Miscellaneous Departments anel 
Expenditure under the Miniltry' 
of Commerce and Industry: 
Motion to reduce the Demand: 

Failure of the Government to 
take up -- in some impor-· 
tant commodities, both or 
import and export. 
Vol. III, 511~S, 5217, 5222. 

5223--32, 5237--530~ 
5366-85. 

TRADE UNIONS: 
Demands for Grants, 1958-67: 

Agriculture: 
Motions to reduce the Demand: 

Disallowing the fonnation of 
- of the workers in the 4 

I.A.R.I. 
Vol. III, 4704, 4705, 4708-

30, 4740, .743--4819. 
Victimisation of monthly paid 

labour and ·daily lAbour for 
-- activities in the I.A.R.I. 
Vol. III, 4704, 4'105, 4708-

30, 4740, 4'143--4~19_ 
Aviation: 

Motion to reduce the Demand: 
-- status to Civll Aviation 

Department Employees' 
Un1~. 

Vol. n, 3325-85, 3393, 3396-
. ~. 
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'l'RADE UNIONS: contcL 

" 

Demands for Grants, 1956-57: 
contd. 
Defence Services. Deetive-

Army: 
Motion to reduce the Demand: 

Policy towards - function-
aries in Defence Ministry. 
Vol. n, 3181)......3243. 32~1, 

3253-3314. 
Ministry of Labour: 

:Motions to reduce the Demand: 
Need tor encouragement of 

trad'e unionism.' 
Vol. m. 4827-87, 4890, 4894 

-4933. 
Need for granting of full --

ri,hts to Government em-
ployees. 
Vol. I1Y, 4827-87, 4891, 4894 

-4933. 
Recognition of -- by em-

ployers. 
Vol. III, 4827-87, 4891. 4894 

-4933. 
-- rights in state under-

takings. 
Vol. III, 4827-87, 4892, 4894 

-4933. 
Demands tor Grants, 1956-57-Rail-

ways: 
Railway Board: 

Motions to reduce the Demand: 
Evolution of a correct policy 

of granting recognition to 
and Federation of 

Railwaymen. 
Vol. II, 1899-1932, 1937, 

1970-2040. 
Failure to give recognition to 

North Eastern Railway 
Labour Union. 
Vol. II, 1899-1932, 1945, 

1970-2040. 
Refusal to restore recognition 

to the Southern Railway 
Labour Union. 
Vol. II, 1899-1932, 1936, 

1970-2040. 
Refnsttltement of men dis-

charged under the Safe-
guarding of Security Rules 
and in connection with --
activities. 
Vol. II, 1899-1932, 1940, 

1970-2040. 

TRADE UNIONS: contci. 
Demands for Grants, 1956-57-Rall-

ways: contd. 
Railway Board: contd. 

-democracy inside Indian 
Railway •. 
Vol. II, 1899-1932, 1935, 

1970-2040. 
-- rights to the Railway 

Security Staft. 
Vol. n, 1899-1932, 1940, 

1970-2040. 
TRADE UNION CONGRESS, ALL 

INDIA: 

Demands for Grants, 1956-57: 
Ministry of Labour: 

Motion to reduce the Demand: 
Suppression of A.I.T.U.C. 

Union in Tripura. 
Vol. III, 4827-87, 4894-

4933. 

TRAFFIC DEPARTMENT: 

Demands for Grants, 1956-57-
Tnl vancore-Cochin: 
Motor Vehicles Acts: 

Motion to reduce the Demand: 
Corruption in -. 

Vol. V, '8292, 8314-46. 

TRAFFIC POLICE: 

See "Police". 

TRAINING AND TRAINING 
CENTRES: 

Demands for Grants, 1956-57: 
Defence Services. Eftective-Air 

Force: 

Motion to reduce the Demand: 
Provision of ~'ecessary eqwp-

ment' and instructors for 
parat1'O()p training. 
Vol. II, 3180-3243. 3253-

3314. 
netence Services, Effective-Army: 

Motion to reduce the Demand: 
Failure- to provide for ade-

quate Educational and voca-
tional training centres in the 
Anny, 
Vol. 0, 3180-3243, 2348. 

3253-331t.. 
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TRAINING AND TRAINING CEN-
TREs: contd. .., , 
Demands for Grants, 19fi8.57: 

contd. 
Defence Services,. Effective-Army: 

contd. 

.. 

Motion to reduce the Demand: 
contd. 
Need for providing courses for 

training for non-gazetted 
cadres of the Military Engi-
neering Service. 
Vol. II, 3180-3243, 3247, 

3253-3314. 
IncktstrieS: 

Motion to reduce the Demand: 
Failure ·of the Government to 

open scl).QOIs for textile 
technology for training 
weavers in Andhra State. 
Vol. III, 5195--5217, 5221, 

5223-32; 5237-5303, 
5366-85. 

Miscel~aneous Departments and 
other Expenditure under the 
Ministry of Food and Agricul-
tul'e: 
Motion to reduce' tbe Pemand: 

Need to start model poultry 
farlJliJJg training stations in 
all divisions of Tripura. 
Vol III, 4704, 4705-06, 4706 

30, 4743-4819. 
Police: 

Motion to reduce the Demand: 
Method of training of police • 

officers in Abu Police Train-
ing Camps. . 
Vol. m, 493S-58, 4961-

5628, 5083, 5051-5110, 
511~28. 

Ports and Pilotage: 
Motion to reduce the Demand: 

Delay in starting a rating 
training Batablishlnent on 
the West Coast. 
Vol. II, 8460-3516, 3518, 

3520-33. 
Tripura: 

Motion to reduce the Delpnd: 
Need to establlsh a work-cum-

muning centfe for employ-
-.nt of middle class women 
in Tripura. 
Vol. II, 4933-58, .961-G028, 

5044, 5051-tll0, 5113-
28. 

TRAINING AND TRAINING CEN-
TRES: contd. 
Demands for Grants, 1956-57-

Tr.vancore Cochin: 
Police: contd. 
Motion to. reduce the Demand: 

TrainiDi eiven in police train. 
in, schools. 

Vol. V, 8210, 8314--48. 
See also "Military Training". 

TRANSPORT, INLAND WATER: 
See "Water Transport, Inland". 

TRANSPORT, MINISTRY OF: 
Demands for Grants, 1956-57: 

" Vol. II, 3458-3535. 
Defenee Services, Effective-Navy: 

Motion to reduce the Demand: 
Failure' to co-operate with 

the -- expanding mer-
chant-shipping and insuring 
port and harbour defence. 
Vol. II, 3180-3243, 3252, 

3253-3314. 
Ministry of Irrigation and Power: 

Motion to reduce the Demand: 
Need for co-ordination with 

the Transport Ministry in 
the matter of constructioa of 
a road-bridge at Kolaghat 
in order to achieve economy 
in the project by acientiftc 
river training works. 
Vol. W. "l95, 4096--4142, 
414~, 4186, 418~47. 

Motions to reduce the Demand: 
Delay in brinling forward 

necessary legislation in the 
matter of motor vehicles. 
Vol. D, 3f06-3516, aalt 

3520-33. 
!'ailure to conatruet near 

Kumool a road bridge over 
Tungabhadra river. 
Vol. II, U80-3516, 3518, 

3520-33. 
J'a.ilure to make arrangement 

for a ship-building base at 
~hin Port. 
Vol, II, 348()...,...8516, 351'7, 

3520-33. 
Inadequate expansion of mer-

cantile marine. 
Vol. II, 3460-3516, 351'7r 

3520-33 • 
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RANSPORT, M'INlSTRY· OF: ctmtd. 
nemands . tot lOt-ants. ·1958-57: 

contd. 
Ministry of Irrigation and Power: 

ecmtd. 
Motions to reduce the Demand: 

ccmtd. 
Lack of relUlar .hipping ser-

vioe frotn Calicutto Lacca-· 
diV'es and Maldives. 
Vol. II, 3~0-3516, 3517, 

• I . 8620-33. 
National highways and 
brldg~ In Karnataka. 
Vol. II, 3460-3516, 3517, 

3520-33. 
Necessity for co--ordinating the 

tbi-eI:i Defence services for 
defence needs of harbours, 
ports .• nd lighthouses. 
Vol.' II, 3460-3616, 3520-

33. 
Need for naval co-operation in 

building lhips for. coastal 
trade. 
Vol. II, 8460-3516, 3520-

33. 
Policy in regard to the ship-

ping freight on coastal 
foreign shipping. 

Vol. II, 84tD-3516, 3518, 
3520-33. 

Policy in the matter of coastal 
and foreign shipping. 
Vol. II, 3480--3516, . 3518, 

3520-33. 
Policy of developing minor 

ports. 
Vol. II. 3460--3516. 3517, 

3520-33. 
Policy regarding tourist traffic. 

Vol. II. 3480-3516, 3517. 
3520-33. 

Provision for easycon.version 
of merchant vessels for 
naval use in em'ergencies. 
Vol. II, 3460-3516, 3520-

33. 
Scope for developing tourist 

traftlc in the Chilka~Gopal
pur area. 
Vol. n, 3480-3516, 3520-

31. 
Demands for Grants on Account, 

l-fB6-1I1f. 
Vol. II, 2219, 2285. 

l'RANSPORT8CBEM)!:S: . I.' 
Demands for Grants, 1-966-157 ... 

Travancore-Cochin. 
Vol. V, 8267, 8290, 8301-..M, 

8314-46, 8349, S354. 
.Motions to ,educe the De~d: 

Bad workinc conditioaa of the 
meck.nieal "taft',. 

V-ol.. V, 8302, 8314-46. 
FaUul'i! o( 'o,vernment to absorb 

th'e porters in permanent 
service . 

.. '. Vol. V, 8302, 831~6. 
Failure of Government to pro-

tect the driver" plying diesel 
operatedvehlcIes by providing 
vitamins·ami, milk at Govern-
ment cost. 

Vol. V, 8301, 8314-48. 
Failure to concede the 
demands 'Of 'State. TraIuIport 
workers. 

Vol.' V,8302, 831~. 
Failure to give the adequate 
compensation to those workers 
who were assaulted by police 
durin,the transport strik'e in 
1966. 

Vol. V, 8802, 8314-46. 
Failure to issue ,asses to the 

members of the family ot 
transport workers, as done in 
the Railways. 

Vol. V, 8301, 8314-46. 
Failure to withdraw uncondi-

tiohally all cases taken up in 
connection with the transport 
workers' strike in 1955. 

Vul. V, 8302. 8314-46. 
Inadequare bonus paid to trans-

port workers. 
Vol. V, 8503, 831~6. 

Increase in 1he work~~ of 
drivers and conductors caused 
by the introduction of heavy 
duty vehicles of over 5 tons. 

Vol. V. 8301, 8314-46. 
Inefficiency of the high officials 

of the 'l'ransport Department. 
Vol. V, 8303, 8314-48. 

Lack of arrangenwnts for othe 
stay of crew·in overnicht 
stops. 

VoL V. 8301, 831'-48. 
Lack of hol.l~ facillt1es for 

transport workers. . 
Vol. V. 8302, 8314-48. 



TRANSPORT, SCHEMES: contci. 
Demands for Grants. 1958-57-

Travancore-Cochin: coned. 
Motion to reduce the Demand: 

contcL 
Neceuity to Jive better condi· 

tions of work fOt' conductol'l, 
drivers and fitters in the 
Transport Department. 

VoL V, 8302, 8314-48. 
To diac:uaa transport acl1emea. 

Vol V, 8290, 831"-48. 
Wute of funds on superior ofIl· 

cers. 
Vol. V. 8303 8314-48. 

Demands for Grants on Account, 
1956-57-Travancore-Coch,in. 

Vol Ill, 3859. 

TRA V ANCOU..cOCHIN: 
Demands for Grants. 1958-57: 

Capital Outlay on Roads: 
Motion to reduce the Demand: 

Inadequacy of outlay on roads 
in -- State having regard 
to the special unemploy· 
ment position in the State. 

Vol. n. U6G-3518, 3519. 
3520-33. 

Communications (Including Na-
tional Highways): 
Motion to reduce the Demand: 

Delay in constructing the 
bridge at Aroor. Mukkbam 
and AlwaYe in --. 

Vol. II, 3460-3518. 3519 
8520-33. 

Ministry of Natural Resources and 
Scientific Research: 
Motion to reduce the Demand: 

Non·exploltation of 1iJnite in 
the Warkala region and 
mica and rare earths in 
- State. 

Vol. III, 4557-91. 4594-
4606. "680-4702. 

Demands for Supplementary Grants. 
1956-57-Travancore-Cochin: 
Capital Outlay on Civil Works, 

Vol. VIII. 454~619. 4620. 
Motion to reduce the Demand: 

Disapproval of poliey regard· 
inC new scheme put for-

TRA V ANCOU-COCHIN: contd. 
Demands for Supplement.al7 Grants, 

1956-57 -- Travancore-Cochin: 
contd. 

Motion to reduce the Demand: 
contci. 

ward by Travancore-Coch1n 
Government with regard to 
01ftce buildinp and residen-
tial quarterI. 

Vol. VUI, 4062-4619. 
D1aapproval of policy re,ard-In. schemes whic}J. involve 

great wastage. 
Vol VllI, oI582-461Q. 

Disapproval of policy regard-
ing works undertaken for 
construction of oftiee bulld. 
inP. 

Vol. VIII, 4582-4619. 
Labour and Miscellaneous. 

Vol. VIII, 01562--4619, 
4620. 

Motion to reduce the Demand: 
Inadequacy of measures 
suggested in schemes. 

Vdl. VIII, 4562-4619. 
Labour problem in Travan-
eore-Cochin State. 
Vol. VIII, 4581, 4562-4619. 

Schemes for welfare of 
Scheduled Castes and 
Scheduled Tribes. 

Vol. VIII, ol562-4819. 
Public Health. 

Vol. VIn, 01546-4619, 3820 
Motion to reduce the Demand. 

Functioning of, and conditions 
in, hospitals in -. 

Vol. VIII, 4562-4619. 
Public Health Department in 
--. 

Vol VIII, 4561, 01562-4619. 
Motion for Adjournment: 

Formation of Ministry in -, 
Vol. II, 3455-58. 

Presentation of statement showing 
Demands for Supplementlll')' 
Grants, 19C16-57 (Travancore-
Cochin). 

Vol. VII, 3254. 
President's Act re -- Laid on the 

Table. 
Vol. IX, 258-60. 
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l"RA V ANCORE-COCHIN: COfttd. 
Motion for Adjournment: eontd. 
President's Proclamation re-

Laid on the Table. 
Vol. llI, 3396, 3776-3854. 

J1esolution re President's Proclama-
tion re --. 

VoL VIII, 3048-5114. 
5189-3211. 

Statement on ftood situation in 
Madras and ---Laid on the 
Table. 

Vol. W, 4085. 
See also "Kerala". 

t 

TAV ANCOE-COCHIN AGRICUL-
TURAL PESTS AND DISEASES 
(AMENDMENT) ACT, 1936: 
Laid on the Table. 

VoL VIII, 6793. 

ftA V ANCORE-COCHIN APPROPRI-
ATION BILL, 1958: 
See under "Bill(s)". 

TRA V ANCORE-COCHIN APPRO-
PRIATION (No.2) BILL, 1936: 
See under "Bi11(s)". 

TRAVANCORE-COCHIN APPRO-
PRIATION (VOTE ON ACCOUNT) 
BILL. 1956: 
See WIlder "Bill(s)". 

TRA V ANCORE-COCHIN APPRO-
PRIATION (VOTE ON ACCOUNT) 
ORDINANCE: 
Laid on tbe Table. 

Vol. III, 4265. 

'l'RA V ANOORE-COCHIN BUDGET, 
1856-51: 
Presentatloft. 

Vol m, 3708-09 
General dlseussion. 

Vol. V, 8142-8259. 
See also "Demands tor Grants, 

1956-5'7-TravancoM-Cochin" 
and "Demands tor Grants 
on Aeeount, 19G6-M-Travan-
core-Cochin" .. 

TRA V ANCORE-COCHIN HOUSE: 
Demands for Granta, HI56-57-

Travancore-CoclUn: 
District Administration and MiI-

eellaneous: 
Motion to reduce the Demand: 

Uses to which the - in 
New Delhi is put. 

Vol. V, 8292, 831~ 
TRA VANCORE-COCHIN INDEBTED 

AGRICULTURISTS RELIEF ACT, 
1956: 
Laid on the Table. 

Vol vm, 6793. 
TRAVANCOBE-COCHIN LAND CON-

SERV ANCY (AMENDMENT) ACT, 
1958: 
Laid on tHe Table. 

Vol vm, 6793. 
TRA V ANCORE-COCHIN MOTOR 

VEHICLES RULES, 1952: 
Notifications makinl certain amend-

ments to the Rules--Laid on the 
Table. 

Vol. X, 2491. 
TRA V ANCORE-COCHIN POLICE 

(AMENDMENT) Act, 1958: 
Laid on the Table. 

Vol vm, 6793. 

TRAV ANCORE-COCHIN STATE AID 
TO INDUSTRIES (AMENDMENT) 
Act, 1956: 
Laid on the Table. 

Vol. vnI, 6793. 
TRA V ANCORE-COCHIN STATE 

LEGISLATURE (DELEGATION OF 
POWERS) BILL: 
See Under "Bill(s)". 

TRAV ANCORE-COCHIN STATE 
TRANSPORT DEPARTMENT: 
Report on - Laid on the Table 

Vol. vm. 6980. 
TRAVANCORE ~ CON-

CERNS, CHAV ARA: 
Demands for Granta, 1958-57-Trav-

ancore-Cochin. Industries: 
Motion to reduce the Demand: 

Corruption in -. 
VoL V. san,881.ft-48. 

TRAVELLING ALLOWANCE (S) : 
High Court Judges (Part A States) 

Travelling Allowance Rules-Laid 
on the Table. 

Vol. IX. 1'788. 
See also "Pay and AIlowanc.-. 
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r~lB,Al. AREAs: 
Deniands tor Grants, 1956-57: 

14i¢stl'y qf ~oOd and AaricultlJI"e: 
Motion ~o reduce the .oeinand: 

Need ioprovide financial aid 
for stutin& fisheries in the 
tdbal ·viliaaes. 

Vol. III,' 4'l04-05, 4708-29, 
, 4730, 4743-4819. 

Trib81 Areu. 
trol. III, 3800-87,'3689:"3708, 

3720-75. 
MotioolJ to reduce the Demand: 

Administrative policy of Govern-
ment . in the North East Ftontier 
Aiency. 
Vol. Ill, 3600-86, 36~87, 
3689-3708, 8720-83, 3764-76. 

DeveloPment policy of the Gov-
,rnment of India in the North 
East Frontier,.,ency. 

Vol. Ill, 360p.-86, 3687. 3689 
-3708, 3720-63, 3764-

76. 
F~ure to deal with the Naga 

problem. 
\701. m,3600-88, 3689-3708, 

3720-63, 3'784-'75. 
Immediate need to restote nor--

mal situation in the Tuensang 
Division an4 other adjoinin, 
.areu. 

Vol. III, 3600-86, 3687, 
3689-3708, 3720-63, 

3764-75. 
Demands for Grants on Account, 

1956-67. 
Vol. II, 2219. 2223. 

TRIBAL PEOPLE: 
Demands for Grants, 1956-57. 

rarest: 
Motions to reduce the Demand: 

Need to release all cultivable 
plain lands under reserved 
forests for giving to land-
l~s tribals. 
Vol. nY, 4704, 4705, 4108-

30, 4738, 4748-4819. 
Need' 10 release from forest 

teseivation all plain lands 
'whiclican be c6nverted its 
'cuitivao1e lands to 'make 
them available to landless 
tribtits. .. 
VOl. 'm, 4'ft}4, '4'705. '4708-

30, '4738, 47~81t. 

TRIBAL PEOPLE: cOntcI. 
\ ' " 

Demands for Gr~ts 18&8-6'1: 
tontd. 

Forest: c9"ltd. 
Motions to reduce the Demand: 

contd. 

Manip~: 

M~tions to reduce the Demand: 
~~ction of bazars for 
-- in aU the important 
bqsin_ centres in plain areas. 
o( Manipur. 

Vol. nI. 4938-58, 4961-
5028, 5033, 5051-5110,. " 

511~8. 

Need for free and cornpullory 
primary education to --
Vol. III, 4938-58, 4961-

5028, 5035, 5051-5110, 
5113-28. 

Reservation of Raina-Sarma 
Valley of Amarpur in Tri:" 
pura for tribal rehabilita-
tion. 
Vol. m, 

5028. 

MinJ!S: 

4988--88, 4961-
5036, 5051--5110,. 

5113-28. 

Fallure to help the tribals in the-
commercial exploitation of th& 
rich natural resources in their-
area as envisaged in the First 
Five Year Plan. 

Vol. m, 4557-90, 4593. 
4594--4616, 4680---4702. 

Ministry of Food and Agri('u1ture: 
Motion to reduce the D('mand: 

Need to give financial aid to 
the existing fisheries started' 
by the -- and displa('ed 
persons in TIjpura. 
Vol. nI, 4704·05, 4706-30, 

4730, 4743---4819. 

'Ministry of Home Mairs: 
Motions to reduce the Dem8tld~ 

railure to 'stop explo'tation 
of -" - by outsiders. 
Vol.m, 49S~8, 4961-

5028, 5030,' SOSl";';5UI}. 
5118-28'. 
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TRIBAL 'PEOPLE: c~td. " 
DeIilands for Grants, 1956-6'7: 

cot1td. 
Ministry of Home Affairs: eontd. 

Need to give preferenc:! to 
qualified tribals for Rppoint. 
ment in Tribal Welfare De· 
partment. . 
Vol III, 4938-58. 4.961-t5028. 

5031, 5051-5110, 15118-28. 
Need to impose restrictions on 

translerenceof land b1 
tribals to non-tribal!!. . 

Vol. Ill. 4938-58, 4C61.-1ro28. 
5031, 50151-5100, 5113-2f1. 

Non-implementation of var-
ious schemes enviaaccd in 
First Five' Year Plan fOl 
welfare of --. 
Vol III, (938-58, (9f11-'i028, 

5031. 5051-5110, ~11~-?~. 

Tr1pura: 
Motions to reduce the Dr.nutr.d: 

Elimination of the reservp.lion of khal land for the -- of 
Tripura. 

Vol. UI, 4838-58, 4961-
5028, 503e, 5051-5110, 

5113-28. 
l"ailure to absorb tribals in 

social education service. 
Vol. III, 4938-58, 496l-
5028, 5047, 51)51·5110, 

5113--28. 
Inordinate delay ~n giving 

land buftdobast to -- of 
Tripura. 

Vol. tn, 4938-58, 4PIJ1-!>0'28, 
5040, 5051-511(1. <)113-28. 

Need for constituting a Tribul 
Welfare Board in 'tripW'l'l. 
with elected tribBIlT'embf'rs. 
to expedite deve:cpmenl 
worh for backward and 
scheduled tribes. 
Vol. m. 4938-5'.!. 4961-502R. 

5039 5051-5110, 5113·28. 
N~ for Buarantef'illi chriJ 

liberties ot the trihal and 
backward peoplf' In hill 
1U"ea1. 

Vol. m, 4938-58, 4961-
~028 ~8. at-lillO, 
. , . 511~-28. 

TRmAL PEOPLE: COiitd. 1 .' .. ' , :, ,; 

Demands for Grants, 1956.-57~ 
. iCoIMd. 

• 

I . 

~a: ~td. 
-NeI&d to eatabUeh. separate-· 

direCtorate to deal with the-
1db81· probl~ in Tripura. 

Vol. III, 492E-fi3, 5961-. 
5028, 5041, t,;051·51l0, 

5'll3-!!8. 
Need to libenIise th*: issuins:;.:: 

of licences for gur.~ to the--.-. 
Vol.nr, 4888-58, 49(J.I-5028,_ 

1040, ~1-'5110, 5113-28. 
Need to reserve the entire· 

kMl·land ol Amarpur Divi-
sion in Ttipura for rehabili-. 
tation of -- of Tripura. 

Vol. III. 4938;-58, 4961-. 
soaa.. 1CNli, 5051-51l8 •. 

8113'-28 .. 
PoHcy of Government ot Tri-

pura towards backward anet::. 
scheduled 'tribes ofTrl~ura. 

Vol III, 4930-58, 4961-
5020, 5040, 4051-5110, 

5113-28. 
Preference to tribals in the-

Police Service of Tripura. 
Vol. III, 4938-58, 4961-
5028, 5048, 5051.;5IlO, 

5113-28. 

See also "Scheduled Castes anet· 
Scheduled Tribes". 

TRIBAL WELFARE 'DEPARTMENT: 

Demands for Grants 1956-57: 
Ministry of Food and Agricultu!'e: 

Motion to reduce the Demand. 
Need to gIVe seed and manure· 

to those joomia.~ who havl' 
been settled on land by the· 
-- in Tripura. 

Vol. nr, 4'104-05, -4706-30, 
4730, 4743,(819. 

Ministry of Home Matt's: 
MoHon to reduce the Demand: 

Need to give preference to· 
qualifted tribals for appoint-
ment in --. 
Vol ru, 4938-48, 4~-5&28, 

lOll, ~1-5110, 5113-28. 
.... 



"TRIBAL WELFARE DEPARTJIENT: 
contd. 

Motion to reduce the Demand: 
Priority for tribal candidates 

for appointment in --. 
Vol. m. 4938-58, f961~ 
5028, 5041, 0051-5110, 

&113-28. 

~ WELFARE FUND: 
Demanda for Grauta, 18M-57: 

Manipur: 
Motion to reduce the Demand: 

Inadequacy of the - and its 
proper utilisation by the 
State Government. 

Vol. III, 4938-58, 4961-
0028, 5035, 001S1-5110. 

IHl3-28. 

'TRIBHUVAN, KING: 
Presi«'ents AdAIr .. : 

Deatll of - of Nepal. 

~IPATHI, SIOU H. V.: 
Leave of absence to. 

VoL I, 12. 
(In Hindi) 2. 

Vol. VII, 6985. 

~IPATHI. smu Jt. p.: 
Central EsciaeJ and Salt (Amend-

ment) Bill; 
Monca io COlUid,r. 

VoL VIII, 5398-404. 
.Demands for Grants, 1956-57 per-

taining to the ~try of Com-
munication. and motions to 
reduee the Dem'w. 

Vol. II, 3360. 
Demand. tor Grants, 1956-57 per-

tainini to the Ministry of External 
.AJ!air.a cd motions to reduce the 
Demaads. 

Vol. W, 361M-99. 
Demanda for Grants, 1956-57 per-

taining to the Ministry of Irriaa-
tion aftd Power and motions to 
reduce the Demands. 

Vol. m. 4179-88. 

Demandl for Grants, 1956-57 per-
tainin, to the Mtnlltry of Labour 
and motions to reduce the De-
mands. 

VoL m. 4834-45,4858. 

TRIPATHI, SHRI K. P.: contci. 
Demands for Granta, 1856-57 per-

tainin. to the IIinistry of 'l'ran8-
port and motion to reduce the 
DemancIL 

Vol. II, 8528. 
Demands for Grants, 1966-57 per-

tainin, to the. Ministry of Works, 
HoUlin, and Supply and moHon. 
to reduce the Demands. 

Vol. m, 4410. 
Demands for Supplementary Grants, 

1955-56-Railway. and Demand.a 
for ExcelS Grants, 1950-51, 1951-
52, 1952-53-Railwaya. 

Vol. D, 2314. 
Employees' Provident Fundi 

(Amendment) Bill: 
Motion to consider. 

Vol. X. 2298-2303. 
General discussion of the General 

Budget, 1956-57. 
VoL D, 2437-45. 

Indian Institute of Technology 
(Kharagpur) Bill: 
Motion to consider and amend-
ment to refer to Select Committee. 

Vol. VO, 4479-86. 
Industrial Disputes (Amendment) 

Bill (as passed by Rajya Sabha): 
Motion to consider: 

VoL VII, 3832-38. 

Industrial Disputes (Amendment 
and M1acellaneous Provisions) 
Bill: 
Motion to con.ider. 

Vol. VI, 540-47. 

New.paper (Price and Page) Bill 
(as paned by Rajya Sabha): 
Motion to consider. 

Vol. vm, 4803. 

Resolutions re: 
Appointment of a committee on 

industrial and commercial state 
undertakings. 

Vol. ID, 4008-10, 030'-10. 

Fixing a target date for prohibi-
tion. 

Vol. W, 89158, 3980. 

Nationaliaation of collieries. 
Vol. Ix, 1598-16t4, 



TlUPATHI. SHRI K. P.: ccmtd. 
Re.otution re: contd. 

Second Five Year Plan. 
VoL V, 9453-67, 9598, 9599. 

nIPURA: 
Callinl Attention to Katter(l) of 

Ur,ent PubUc Importance. 
Inftux of displaced persons into - VoL vm. 6794-95: 

Rehabilitation of refucees trom East 
Pakiatan Jo -. 

Vol. II, 2530-32. 
Rise in price of rice in --. 

Vol. V, 9&72-'73. 

Demands for Grants, 1956-57. 
Aericulture: 

Motions to reduce the Demand: 
Need for training the farmers 

in crop variation in the 
State of --. 

VoL In. 4704, 4705, 4706-
30, 4739, 4743-4819. 

Need to start a basic agricul-
tural training cen tre in 
--. 
Vol. m, 4704, 4705, 4706-30, 

4'138, 4743-4819. 
Capital Outlay of the Ministry of 

Rehabilitation; 
Motions to reduce the Demand: 
Need to expedite the construc-

tion of buildinD. roads. 
camps, homes and infirmar-
iea for displaced persons in 

by increaa1n. the 
amount of aid. 

Vol. m, 3871-3916, 3919, 
3919-57. 4014-94-

!feed to live Kid for construc-
tion of IIC!hools and colleges 
ltarted by displaced persons 
in-. 

Vol. m, 3871-3918, 3919-
57, 4014-94. 

Need to Jive aId to Aprtala 
Municipality to build the 
Bar-tala l!azar ereeted by 
displaced persons at Agar-
tala -. 

Vol. m, 38'71-3918, 3911, 
10111-5'7, 4014-94. 

6i 

TRlPURA: conte!. 
Demands for Grants, 1956-57: 

contd. 
Capital Outlay of the Ministry of 

Rehabilitation: contd. 
Need to live aid to motor 

transport associations :torm-
ed by displaced persons in --. 

Vol. III, 3871-3916, SV1ff-
57, 4014-94. 

Civil Veterinary Services: 
Motion to reduce the Demand: 

Need to extend veterinary aid 
to the hill areas of --. 

VoL m. 4704, 4705, 4706-30. 
4742, 4743-4819. 

Expenditure on Displaced Per-
IOns: 
Motions to reduce the Demand: 

Bureaucratism in the func-
tioning of the Rehabilitation 
Department of --. 

Vol. m, 3870, 3871-3916, 
3917, 1919-57, 4014-94. 

Need for establishin, town-
ship colonies at Taliamara, 
Malagaar, Belonia and 
Nutannagar. 

VoL m, 3870, 3871-3916, 
3917, 3919-57, 4014-94. 

Need for speedy disposal of 
the loan petitions under 
Contributory Housing 
Scheme for the displaced 
persons in --. 

Vol. m, 3870, 3871-3916, 
3917, 3919-57, 4014-M. 

Need to extend to village 
areas industrial loans of 
higher categories for the 
displaced persons in --. 

Vol. III, 3870, 3871-3916, 
3918, 3919-57, 4014-94. 

Need to form an advisory 
body representing all shades 
of opinion to advise on the 
rehabilitation work in --. 

Vol. m, 3870, 3871-3916, 
.~ 3917, 8919-57, 4014-94. 

Need to give adequate amount 
of loans to the co-operative 
societies formed by the re-
fugees ia -. 

Vol m, 3870, 3871-3916 
3918, 3919-57, 4014-94. 

------~------,--------------------------------



TRIPURA: contd. 
Demands for Grants, 18116-17: 

comet. 
Elq)eDditure au Dj8P,~aced Per-

$ons: ccmtd.· . 
Motion to reduce the P¢mand: 

contd. 
Need to increase the amoWlt 

of all categories of available 
. loans for old !l;Ild new ra-

fUCees in --. 
Vql.. W, 3870, 3871-3Ql6, 

3918, 3&19-57, 1.814-94. 
Need to speed .up the If:1Ulting 

of temporary 'echeme loans 
to diSplaced'perSons in --. 
Vol.JII, 3870, 3871-3916, 

3918,3919-57, 401 ... 94. 
Need to start . small scale 

industries ~ provide em-
ployment to the relUCees in 
~. 

Vol. III, 3870,3871-3916, 
8918, 3919-57, 4014-94. 

MinJatry of Food and Agriculture: 
)lotions to reduce the I>emand: 

Need for establishing .8 unit of 
the Central Tractor Organi-
sation for bringing Wlder 
CUltivation vaet areas of 
cultivable land in --. 

Vol. Ill, 4704-05, 4706-30, 
4730, 4743-4819. 

Need to encourage the tobacco 
growers of - by way of 
loans and other forms of 
aid in-. 

Vol. m, 4704-05. 4706-30, 
4730, 4743-4819. 

Need to give aid for land reo 
clamation to peasants in -. 

Vol. m,. 4704-05, 4706-30, 
4731, 4743-4819. 

Need to give effect to the 
proposal for land reform by 
the various organisations 
and by the Government of -. 

V{)l. m, 4704-05. 47013-30, 
4730, 4743-4819. 

Need to give financial aid 
to tlJ,e existing fisheries 
st..ned by the tribal people 
aile! . displaoed persons in 
--.. 
V~L 'm. 4104-05, 4706-30. 

473Q. 4748.-4819. 

"., .. - • 0"·= =«71 at' .•. ( ' .. r".~'~' -~ ..... 

TRIPURA:. qontci.· .. 
Demands . for' pran~ . 19~·61t 

conte!. 
Ministry 'Of Foodan4 ~ture: 

ccmftl .. 
Motions to reduce the nemaD.4J. comet. ,. '. 

·N-eed *- live seed an; IIWllii .. 
to tbele joomaa3 who have 
-beea settle401l land __ the 
Tribal Welfare Department. 
.in·_ 

Vol Ul, 4.'Z04-06,4704~ ao. ~O, 4'1U~819. 
Need 110 take up minor irriga~ 

tion schemes at GhoraInJara. 
and other t'.rea'S in. --. 

Vol. III, 4704-05, 4706-30~ 
47Sl. "'''.dIe.. 

Ministry of' Home A1fain:. 
J40ti~ms to reduce the ~d; 

FaiJureto _ve democratic 
: set-up' in States like Mani-

pur and ----. 
Vol. m, USB-58, 4961-

5028, 5032, 5051-5110, 

Police interference 
management of 
works in __ 

5113-28~ 
in the 

posta! 

Vol. tIl, 4938-58, 4961-
5028, 5029', 5051~5110. 

31111-28. 
Ministry of Irrigation and' Power: 

Motions to reduce the Demand: 
Need for constructing 

Dambroo HydrO-electric 
Project I'n --. 
. Vol. m, 4095, 4'096-4142, 

4148-85, 4188-4247. 
Need for speeding up flood 

cQptrol measures and irri-
gation work in --. 

Vol. III. 4095,4096-4142. 
4148-85, 4188-4247. 

MtniJtry of Labour: 
Motions to reduce the Demand: 

Need to estab1i!lh a Concilia~ 
ticm Board in --. 
Vol. Ill, 4827-87,4888, 4894-

033. 
Need to ~nt hoUling loan!'! 

to tea ·prdens in - for 
construction of houses for 
wol'lftlrs. . 

Vol. m, 4827-87, 4894-,m. 
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'DUPtiRk contd. . I 
Jlbslstry 01 Labour: contti. 

Motion to reduce the Demand: 
c:cmtci. 

Need to implement decision 
of payment ofbo~nis to tea 
labour of-. 

Vol. III, 4821-87, 4894-
. 4933. 

lIeed to ptoride aid to Agar-
tala Municipality, -- for 
constructions ·of shaded 
stands for riCklhaw pullers 
in Apnala. 

Vol. III, 482'7.8'1, 4888, 
4894-4933. 

Need to provide funds for im-
proving the conditions of 
the State-owned Eler.f:t'ic 

. SUPl»ly Company of Aear-
tala. 

Vol. III, 482'1-87, 4888, 
4894-4933. 

Neec\ ~ provide grants-in-aid 
to the tea gardens in--
for buildinlf welfare centres. 

. Vol. III, 4827-87, 4888, 
4894-4933. 

Need to provide loans to bidi 
factory owners in -- to 
construct housing accom-
modation for workers. 

Vol III, 482'1-87, 4888, 
. 4894-4983. 

Neea to revise the wage scale 
of bidi workers in -. 
Vol. III, 482'1-87, 4889, 4894-

4933. 
Suppression of A.I.T.U.C. 
. Ullion in ~. 

Vol. IU, ~27-87, 4894-4933. 
Jllniatry of Rehabilitation: 

Motions to reduce the Demand: 
Need to. provide Increased 

amount of hOUlin, loan to 
~ persona iD - in 
colonies and eleewh.ere. 

Vol. nI, 3870, 3871-3916, 
8919-57. 4014-94. 

Need to stop rea1is~. loans 
frem dtsplaeed persons In 
-. 

Vol. m, 8870, 3871-3916, 
1919-57, 4014-94. 

TR,lPURA: contd. 
lliscelbineous Departments and 

Other Expenditure under tnt! 
Ministry of :Food and Agricul-
ture: 
Motions to reduce the Demand: 

. Need for livin. impetus to 
. the sugar-cane producers by 
way of aid to 11'0w more 
sugar-cane in --. 
Vol. nI, 4704, 4705-06, 4706-

30, 4'142, 4~43-4819. 

Need to give aid to cotton 
erowers in -- by way of 
supply of better variety of 
seed and money aa loan. 

Vol. III, 470.4, 4705-06, 
4706-30, 4743, 4743-4819. 

Need to provide quarters and 
accommodation to the Vete-
rinary :Department employ-
ees in Agartala and Kallasa-
bar of-. 

Vol. III, 4704, 4705-06, 
4706-30, 4748, 4743-4819. 

Need to start fruit canning 
. industry by the Government 
of 

Vol. III, 4704, 4705-08, 
4'108-80, 4743, 4743-4810. 

Need to start model poultry 
fltrming training s~tion8 in 
all divisions of --. 
Vol. llI, 4704, 4705-06, 4706-

30, 4743, 4743-4819. 

Need to start Sati-food indus-
try in -- by the Govern-
ment. 

Vol. III, '704, 4705-06, 
4708-30, 4742, 4743-4819. 

Other Civil Works: 
. Motion to reduce the Demand: 

Grant of Assam compensatory 
allowance to work-charged 
staff at Assam, Manipur and 
~ 

Tripur ll: 

Vol. III, 4321-53, 4355, 
4381-96, 4400-18. 

Vol. IV, f915, 4937, 4938-,58; 
4961-5028, 54)36-49, 5051-5110, 
., 5113-28, 51SO. 
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l'RIPURA: contd. 
Demands for Grants, 1956-57: 

contci. 
Motion to reduce the Demands: 

ccmtd. 
Motions to reduce the Demand: 

Abolition of the existinl 
Advisory Council to Gov-
ernment of -- without 
delay. 

Vol. 01, 4938-58, 496J-
5028, 5039, 5051-5110, 5113-

28. 
Allocation o't fund for develop-

ment of Tripura langua.e. 
Vol. III, 5938-58, 4961-5028, 

5048, 50.51-5110, 5113-28. 
~ppointment of social education 

.ervice workers by Education 
Directorate of --. 

Vol. III, 4938-58, 5961-5028, 
5048, 5051-5110, 5113-28. 

Attitude of Education Director-
ate of -- towards the school-
managing committees of rural 
areu, particularly tribal 
areas. 

Vol. III, 4938-58, 4961-
5028, 5049, 5051-5110, 

5113-28. 
Condition of displaced persons 

of Nehal Chandra Nagar in-. 
Vol. III, 4938-58, 4961-

5028, 5047, 5051--5110, 
5113-28. 

Corruption in Traffic Police of 
A,artata. 

Vol. III. 4938-58,4961-
5028, 5043, 5051-~110, 

5113-28. 
Elimination of the reservation 

of khlUl land for the tribal 
people 01-

Vol. III, 4938-58. 4961-· 
5028, 5038, 5051-5110, 

5113-28. 
Extension of Jiranic Community 

Project Hospital and provi-
sIon for imparting knowledge 
of midwifery to tribal women. 

Vol. III, 4938-58, 4961-
5028, 5044, 5051-5110, 

&113-28. 
Failure to absorb tribal. in 

Social Education Service. 
Vol. IU, 4938-58, 5961-

5028, 5047, 5051-5110, 
5113-28. 

TRIPURA: contd. 
Demanda for Grantl, 1858-57: 

ccmtd. 
Motion to reduce the Demands: 

ccmtd. 
Failure to establ.iJh high sc:b.ooI. 

in the rural areas particularly 
in areu inhabited predomin-
antly by tribal people in --. 

Vol. III, 4938-58, 4981. 
1028.~, 5051-5110. 

&1l3-2&. 
Failure to give settlement 011 

Tuidu Bund near Ampi to 
those of Kaipen, Tribe who 
actually reclaimed land for 
cultivation. 

Vol. In, 4988-68, 4961-
5028, 5045, D051-5110. 

.' &113-28. Failure to provide adequate aiel 
to non-lOvernment high 
schools situated in the tribal 
areas. 

Vol. Ill, 4938-58, 4961-
5028, 5045, 5051-5110, 

- ,.. • &II3-28. 
Failure to provide aid to peas-

ants of Bhairagi Para for 
irrigation works. 

Vol. III, 49S8-58, 4961-
5028, 5048, 5051-5110,. 

5113-28. 
Failure to provide monetary aid 

and other assistance to tribal 
refugees. 

Vol. m, 4938--58, 4961-
5028, ,s048. 5051-5110',. 

5113-28~ 
Failure to provide necessary 

assistance to non-government 
tribal boarding houles in-. 

Vol. III, 4938-58, 4961-
8028, 5048, 5051--5110,. 

1113-28'. 
Failure to. provide necessary 

Government aid to tribal 
boardin. house of Abhaf 
Na.ar. Agartala established by 
tribal people. 

Vol. III, 4938-58, 4961-
5028, 5042, 5051--5110. 

5113-28. 
Failure to return cuns to thft 

owners in-. 
Vol. III, 4938-58, 4961-

5028, 5040, 5051-5110" 
5113-2e~ 

• 
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TBIPURA: COfttd. 
.Demands for Grants 1956-57: 

contd. 
Motion to reduce the Demands: 
"contd. 

Failure to settle land dispute 
between Swasti Samity and 
tribal ~le of Kanchanpur. 

Vol. III, ~~8-68, 4961-
15028, 5043, 5051-5110, 

15113-28. 
Frequent motor accident. In-. 

VoL nIt 4938-68, 4961-
15028, 15044, 15051-5110, 

5113-28. 
Functionln, of Income-Tax De-

partment at -. 
Vol. Ill, 4938-58, 4961-

15028, 5044, 5051-5110, 
5113-28. 

Immediate introduction ot de-
mocratic set-up of administra-
tion in-. 

Vol. nI, 4938-58, 4961-
15028, 5039, 5051-5110, 

5113-28. 
Inefficiency in Education Direc-

torate in --. 
Vol. Ill, 4938-58, 4961-

5028, 5045, 5051-5110, 
5113-28. 

Inordinate delay in givin, land 
bundobast to tribal people 
of -. 

Vol. Ill, 4938-68, 4961-
5028, 5040, 5051-5110, 

5113-28. 
Inordinate delay in land ~ettle

ment causing hardships to 
Joomias. 

Vol. III, 4938-58, 4961-
5028,5041, 5051-5110, 

5113-28. 
Irregularity in payment of 

salary to the primary school 
teachers in rural areas. 

Vol. nI, 4938-58, 4961-
5028, 5046, 5051-5110, 

5113-28. 
Land bundob4st for Muslim 

peasants of Daria SalIDa. 
Vol. m, 4938-58, 5961-

5028, 5043, 5051-5110, 
5113-28. 

TRIPURA: contd. 
Demands for Grants. 1I5fI-51:: 

contci. 
Motion to redUce the l)emabds:: 

contd. 
Mal-practices in distributin, aiel 

to refugees of Nehel Chand,ra! 
Nagar who were badly affeetr 
ed by heavy storm last yeal". 

Vol. III, 4938-58, 4961-
D028, 5047. ~051-5110, 

15113-28. 
Necessity of more boarding 

houses for tribal students ill 
Divisional Headquarters of -. 

Vol. III. 4938-58. 4961-
5028, 5049, 5051-5110. 

5113-2& 
Need for a public park iD 

Alartala Town for holdine: 
public meeiinls. 

Vol. Ill. 4938-58. 4961-
5028, 15037, 5051-5110 .. 

5113-28r 
Need for a town hall in A,ar-

tala Town. 
Vol. Ill, 4938-58, 4961-· 

5028. 5039, 5051-5110,. 
5113-28. 

Need for constituting a Tribal 
Welfare Board in Tripura. 
with elected tribal members,. 
to expedite development 
works for backward and 
Scheduled Tribes. 

Vol. III, 4988-58, 4961-
5028, 5039, 5051-5110. 

5113-28 .. 
Need tor formation of an ad~ 

hoc committee with represen-· 
tatives of di1!erent tribal or-
ganisations of -- to work: 
out development projects for· 
~hedu1ed tribes of Tripura. 

Vol. III, 4938-58, 4961-
50~. 5039, 5051-5110 .. 

5113-28. 
Need for guaranteeing civil! 

liberties of the tribal anct. 
backward people in hill areas. 

Vol. m, 4938-58. 4961-
. 5028, 5036, 5051-5110,. 

5113-28 •. 
Need for introducing land re-

forms in the State of --. 
Vol. nI, 4938-58, 4961-5028,.. 

5037, 5051-5110, 5113-28. 



---------_ ... _ ...• _---_._----
-XRIPURA: CGfttd. 

Demands for Grants 195&-57: 
contd. 
Motion to reduce the Demands: 

contll. 
Need fOf opening technical 

traitWlg schools at Agartala. 
Vol. III, 493~8, 4961-5028, 

.5049, 5051-5110, 5113-28. 
:Need tor providing a plot of 

land to the Tripura Branch 
'Ol Women's Food Council 

Vol. III. 4938-l!8. 4961-
5028, 5037, 5051-5110, 

5113-28. 
Need for reservation of land in 

Amarpur for rehabilitation of 
tribaljoomias. 

Vol. m, 4938-M1, 4961-
5028, 5043, 51)51-5110, 

5113-28. 
. Need for safeguarding interes~ 

of minority conununity in 
Tripura. 

Vol. m. 4938-58. 4961-
5028, 5036, 5051-5110, 

5113-28. 
Need for si9pping the use of 

thctnaB (police stations) for 
party work. 

Vol. III. 4938-58. 4961-
5(128, 5038, 5051--5110, 

. 5113-28. 
Need of giving land to those 

whose land has been acquired 
for construction of embank-
ment around Agarfala 1.'own. 

Vol. Ill. 4938-58, 4961-
5028, 5038, 5051--5110, 

5113-28. 
Need to activise semi-Govern-

ment institutions like Khadi 
and Village Industries Board 
in Tripura. 

Vol. III. 4938-58, 4961-
5028, 5038, 5051-5110, 

5113-28. 
Need to check corruption in all 

branchesot the administra-
tion, specially in the Coll...'C-
tor's Office. and the courts. 

Vol. 0:1, 4938-58, 4961--
5038, 6038,5051-5110, 

5113-28. 

TTtIPURA: contd. 
Demands for Grants, 1956-5'1: 

contd. 
Motion to reduce the Demands: 

contd. 
Need to conduct proper investi-

gation in connection with coal 
mine found near Pecharthal 
in -. 

Vol. III, 4938-58, 4961-
5028, 5043, 5051-5110, 

5113-28. 
Need to dWtiop co-ordination 

between Collectorate and 
Tribal Welfare . Department 
of_ 

Vol. UI, "938-58, 4961-
5028. 5036, 5051-5110, 

5113-28. 
Need to estaQlish a separate 

Directorate to deal with the 
tribal problems in Tripura. 

Vol. m, 4938-58, 4961-
5028, 5041, 5051-5110, 

5113-28. 
Need to establish a work-cum-

training centre for employ-
ment of middle class women 
in Tripura. 

Vol. III, "938---88, 4961-
5028, 5044, 5051-5110, 

8113-28 
Need to establish Tribal Wel-

fare Otftce in each division 
for the rehabilitation of 
;oomial. 

Vol. III, 4i38-58, 4961-
aoaa, 5041, 5051--5110, 

5113-28. 
Need to expedite the work 01 

jpomia rehabilitation in -_. 
State. 

Vol. III, 4938-58, 4961-
5028, 5047, 5051--5110, 

5113-28. 
lIleed to extend the amended 

Land Acquisition Act of West 
Bengal to-. 

Vol. 01, "3S-58, 4961-
5028, 50S7, 5051--5110, 

5113-28. 
Need to fight out corruption in 
~ RehabWtation Directorato. 

Vol. 111, .us8-58, 4961-
8028, 8039, 5051--5110, 

5113-28. 
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TRIPURA: contd. TRlPURA: contd. 
Demands for Grants, 1956-57: Demands for Grants, 1956-57~ 

contd. contd. 
Motion to reduce the Demands: Motion to reduce the Demands~ 

contd. contd. 
Need to give guarantee to those and possible amount of loa 

tribal people who have to the people. 
brought under cultivation Vol. nI, 4938-58, 4961-
fallow land in Kakrabah areas 5028, 5042, 5051-5110. 
of -- that they will not be 15113-21 
ousted again. 

Vol. m, 4938-58, 4961- Need to investigate into the 
5028, 5038, 5051-5110, functioning of co-operative 

5113-28. societies in Masmara colonies 
Need to give monetary aid to of Kailasahar in Tripura. 

the villagers for constructing Vol. ill, 4938-58, 4961-
village roads. 502'8, 5M6, 5051--5110. 

Vol. 1II, 4938-58, 4:961- 5113-28. 
5028, 5046, 5051-5110, Nt!ed to llberalise the issuing ot 

5113-28. licences for guns to the tri~ 
Need to impose restrictions on people. 

transference of land by tribals Vol. m, 4938--58, 4961-
to non-tribals. 5028, 5040, 5051-5110. 

Vol. III, 4938-58, 4961-- 5118-28. 
5028, 5045, 5051-5110, 

5113-28. Need to make a thorough in. 
vestigation into functioning at 

Need to increase compensatory cooperative societies in colo-
allowances to State :oles. 
employees. Vol. nI, 4938-58, 4981-

Vol. III, 4938-58. 496t- 5028, 5044, 5051-5110. 
5028, 5036, 5051-5110, 5113-28. 

5113-28. 
Need to introduce a Legislative 

Assembly in --. 
Vol. III. 4938-58, 4961-

5028, 5037, 5051--5110, 
5113-28. 

Need to introduce pancho1lat 
system in --. 

Vol. In. 4938-58, 4961-
5028, 5037, 5051-5110, 

5118-28. 
Need to introduce Tripurl 

language as a medium of in-
struction upto primary stand-
ard for tribal students in --. 

Vol. In, 4938-58, 4961-
5028, 5047, 5051-5110, 

5113-2&. 
Need to investigate immediately 

into complaints made by tri-
bals and displaced persons of 
Teliamura, regarding damage 
of bund near Teliamura, ---_ .. -_ .. _._-

109 LSD-44 

Need to make proper survey ot 
the cultivable khas land and 
take census of tribal Joomiaa 
and landless displaced persona 
and landless Agricultural 
workers in --. 

Vol. m, 4938-58, 4861-
5028, 5041, 5051-5110. 

5113-21 

Need to make public enquir, 
into happenings at Ratachara 
in --. 

Vol. III, 4938--58, 4961-
5028, 5046, 5051-5110. 

5113-~& 

Need to provide rules for grant-
ing loans under the Lowel 
Income Group Housina 
Scheme. 

Vol. III, 4938-58, 4961_ 
5028, 5036, 5051-5110. 

1J11~ 

.. 
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TRIPURA: contd. 

Demands for Grants, 1956-57: 
contel. 
Motion to reduce the Demands: 

contd. 
Need to provide the agricultur. 

al loan to displaced persom 
before ploughing season. 

Vol. III, 4938-58, 4961-
5028, 5044, 5051-5110, 

5113-28. 
Need to recognise the school. 

managing committees of rural 
areas of --. 

Vol. m, 4938-58, 4961--
5028, 5049, :;051-5110, 

5113-28 
Need to reconstruct buner--of 

Teliamura, Tripura. 
Vol. III, 4938-58, 4961-

5028, 5051-511~ 

5113-28. 
Need to rehabilitate tribal 

joomia3 at Nalkata and 
Chailenta. 

Vol. III, 4938-58, 4961-
5028, 5044, 5051-5110, 

5113-28. 
Need to remove police camp at 

Emrabasa of Kailasahar in -. 
Vol. III, 4938-58, 4961-

5028, 5045, 5051-5110, 
5113-28. 

Need to reserve Government 
kha3 land in Tripura for 
tribal ;oomia rehabilitation. 

Vol. III, 4938-58, 4961-
5028, 5040, 5051-5110, 

511::1-28. 
Neea to reserve the entire khas 

land of Amarpur Division in 
Tripura for rehabilitation of 
tribal people of --. 

Vol. III, 4938-58, 4961-
5028. 5045, 5051-5110. 

5113-28 
Need to settle the issue of Bat-

Ula Bazar of Ag!1rtala. 
Vol. III. 493~58, 4961-

5028, 5038, 5051-5110, 
5113-28. 

Need to Bpeed up the disposal 
of pension cases of the retired 
employees of --. 

Vol. III, 4938-58, 4961-
5028, 5041, 5051-5110, 

5113-28. 

TRIPURA: contd. 
Demands for Grants, lI~56-IIT: 

contd. 
Motion to reduce the Demands: 

contd. 
Need to start a, Government 

store at Agartala for supply-
mg motor car parts. 

Vol. m, 4938-58, 4961-
5028, 5043, 5051-5110, 

5113-28. 
Need to stop Government high 

officials from holding ez-
offio chairmanships and sec-
retaryships of co-operative 
societies in --. ... 

Vol. III, 4938-58, 4961-
5028, 5039, 5051-5110, 

5113-28. 
Need to stop the practice of 

engaging class IV Govern-
ment employees of -- in 
domestic work. 

Vol. III, 4938-58, 4961-
5028, 5041, 5051-5118. 

5113-28. 
Need to stop the use of unsuit-

able bricks in construction of 
Agartala-Kalachara and Agar-
tala-Sonanura Roads in --. 

Vol. III, 4938-58, 4961-
5028, 5046, 5051-5110, 

5113-28. 
Need to stop transformation of 

primary schools into basic: 
schools in tribal areas of --. 

Vol. III, 493~58, 4961-. 
5028, 5048, 5051-5110, 

5113-28. 
Net:d to take over non-gov-

ernment schools run by tribal • 
people in rural areas. 

Vol. III, 49S~58, 4961-
5028, 5048, 5051-5110, 

5113-28. 
. Police repression in Ratachara 

and Bhuratale. 
Vol. III, 4938-58. 4961-

5028. 5045, 5051-5110, 
5113-28. 

Polley of Government ot Trl-
pura towards backward and 
scheduled tribes of -. 

Vol. lIT, 493~58, 4961-· 
5028, 5040, 5051-4110, 

6113-2 •. 
----------- ----------------_. --'--
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TRIPURA: contd. 
Demands for Grants, 1956-57: contd. 

'Motion to reduce the Demand~: 
contd. 
Policy of not allowing Govern-

ment school teachers of --
"to study in colleges even in 
night classes. . 

Vol. Ill. 498~58. 4961-
5028, 5042, 5051-5110, 

5113-28. 
Policy of not gr-anting leave to 

those Government school 
; teachers ~ --' who desire 
to appear in the University 
Examination this year. 

Vol. III, 493~58, 4961-
5028, 5042, 5051-5110, 

5113-28. 
Preference to tribals' in the 

Police Service of -. 
Vol. Ill, 493~8, 4981-

5028, 5048, 5051-5110, 
511;i-28. 

Priority for tribal candidates for 
appointment in Tribal Wel-
fare Department. 

Vol. III, 4938-58, 4961-
15028, 5041, 5051-5110, 

5113-28. 

Provision for a lump sum 'aid 
to Ram Krishna Mahavidya-
lays at Kailasahar. 

Vol. III, 4938-58, 4981-
5028, 5049, 5051-5110, 

5113-28. 
Provision for adequate Govern-

ment aid to non-government 
schools of --. 

Vol. m, 493~8, 4981-
5028, 5047, 5051-5110, 

5113-28. 
Provision for at least one tribal 

teacher for each primary 
school situated in tribal areas 
in -. 

Vol. m, 4938-58, 4961-
'5028, 5047, 5051-5110, 

5113-28. 
Provision for supplying tin for 

roofing etc. to primary schools 
of runl areas of --. ' 

Vol. III, 493s:--58, 4961-
5028, 5049, 5051-5110, 

5113-28 . 

TRIPURA: contd. 
Demands for Grants, 1956-57: 

cantd. 
Motion to' reduce the ~anda: 

contd. 
Settlement of land in Nalkata 

and Chailenta. 
Vol. III, 4938-58, 4961-

5028, 5043, 5051-5110, 
5113-28. 

Settlement or rehabilitation of 
non-tribal people not to be 
made in area or ateas pre-
dominantly inhabited by ,tri-
bal peopJe. 

Vol. III; 4938-58, 4961-
5028, 5040, 5051-5110, 

5113-28. 
Undesirability of establishing 

non-tribal displaced r.rsou 
colonies at Nalkata and Cha-
ilenla in --. 

Vol. III. 4938-50, 4961-
5028, 5042, 5051-5110, 

5113-28. 
Urgency of setting up a Tripura 

Language Development Com-
misSion in -- to develop 
Tripura language. 

Vol. III, 493~58. 4961~ 
5028, 5048, 5051-5110, 
\ 5113-21. 

Demands for Grants on Accounta, 
1956-57. 

Vol. II, 2219, 222 •. 
Motion for Adjournment: 

Floods in --. 
Vol. VII, 2221-2'. 

See also ," Agartala." 

TRTPURA FOODGRAINS (MOVE-
MENT) CONTROL ORDER, 1958: 
Laid on the Table. 

Vol V, 882'1. 

TRIVANDRUM: 
Motion for Adjournment: 

Agitation 're establishment of • 
Bench of Kerala High Court 
at -. 

Vol. IX, 1271-7'1. 

TRIVEDI, SHR~ U. M.: 
Abducted Persons (Recovery and 

Restoration) Continuance Bill: 
Motion to consider. 

Vol. IX, 719, 720, 722-23, 730, 
754, 780, 778-U. 

. '~, ----------------------------------------
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IIIIV'£X TO LOK BABKA DEBATES-PART II 

------------:-----------------
TRIVEDI, SHRI tr. M.: contd. 

-"--.,_. -~-----

Administration of Evacu~e Property 
(Amendment) Bill: 
Considerntion of clauses. 

Vol. IX, 1124-26, 1132-33, 
-1134, 1135. 

Agricultural Produce (Development 
and Ware-Housing) Corporations 
Bill: 
Motion for leave to introduce. 

Vol. I, 97&. 
All -India Institute of Medical 

Sciences Bill: 
Motion to consider. 

Vol. I, 266, 274, 282, 408-09, 
414, 415, 416, 422-23, 426. 

Banking Companies (Amendment) 
Bill: 
Cqnsideration of clauses. 

Vol. X, 3983-87, 3999, 
4000-02. 

Bar Councils (Validation of State 
Laws) Bill (as passed by Rajya 
Sabha): 
Motion to consider. 

Vol. I, 226-27, 230-33, 237. 
Business Advisory Committee: 

Motion re Thirty-second Report. 
Vol. IV, 5628, 5630-31, 5635. 

Business of the House. 
Vol. I, 48. 

Vol. IV, 6701. 
Vol. V, 7723, 10037. 

Vol. VI, 13. 
Vol. vm, 6615. 

Vol. IX, 279, 294. 
Central Sales Tax Bill: _ 

Motioo. to consider and amendment 
to refer to Select Committee. __ 

Vol. IX, 1837, 1839, 18~2. 
Consideration of clauses. -.-

Vol. X, 1970-71. 
Code of Civil Procedure (Amend-

ment) Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. IX, 28, 39-51. 

Code of Civil Procedure (Amend-
ment) Bill rOmission of SectIon 
87B: btl Shri M. L. Dwivedi]: 
Motion to consider. 

Vol. X, 4059, 4060, 4061. 
Committee on Absence of Members 

from the Sittings of the House: 
Motion re Eighteenth Report. 

Vol. IX, 1793, 1795-96, 1797. 

TRIVEDI, SHRI U. M.: cantt'!. 
Constitution (Sixth Amendment) 

Bill: 
Motion for IeEl'V"e' to withdraw. 

Vol. IV, 564t, 5643-44, 5650. 
Constitution (Ninth Amendment) 

Bill: 
Motion to refer to JoiDi Com-

mlttee. 
Vol. tv, 6550-54. 

Consideration of clauses. 
Vol. VIIl, 5649, 5650, 5651, 5855, 

6676-81, 5717. 5724, 5728. 
5727, 5728, 5733, 5745-50;' 
5789, 5977,,5978, 5980, 5987, 

8018-21. 
Constitution (Tenth Amendment) 

Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. V, 7806, 7807-15-

Copyright Bill: 
Motion to concur in the recom-

mendation of Rajya Sabha to 
Join the Joint Committee. 

Vol. VI, 38, 39-40. 
Death of Shri G. V. Mavalankar. 

Vol. I, 963. 
Delhi Tenants (Temporary Protec-

tion) Bill (as passed by Rajya 
Sabhal: 
Motion to consider. 

Vol. X, 4215, 4216, 4229-33. 
Amendment to refer to Select Com-

mittee. 
Vol. X, 422&-33. 

Demands for Excess Grants, 1951-52.. 
Vol. VII, 3924-27. 

Demands for Excess Grant'>, 1953-
54-Railways. 

Vol. X, 3388, 34~3-24, 3427. 
3428. 

Demands for Grants. 1956-57 per-
taining to the Ministry of Com-
munications and motions to re-
duce the Demands. 

Vol. n, 3353, 3354, 3357, 3371-
77, 3406, 3409, 3412, 3416, 3417. 

Demands for Grants, 1956-57 per-
taining to the Ministry of Exter-
nal' Affairs and motions to reductt 
the Demands: 

Vol. III, 3762, 3'Z63, 37M. 
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TRIvEDl,SHRI U. M.-:-cont~ 
Demands for Grants, 1956-5'1 per-

taining to the Ministry of Finance 
and motions to reduce the De-
mands. 

Vol. III, 5516, 5540, 555~. 
Demands for Grants, 1956-57 per-

taining ttl the Ministry of Food 
and Agriculture and motions to 
reduce the Demands. 

Vol. In. 4778. 
Demands for Grants, 1956-07 per-

taining to the Ministry of Home 
Mairs and motions to reduce the 
Demands. 

Vol. III, 5030, 5032, 50335050. 
l Demands for Grants, 1956-57' per-

taining to the Ministry of Natural 
Resources Rnd Scientific Research 
and motions to reduce the De-
mands. 

Vol. III, 4567, 4604. 
Demands for Grants, 1956-57-Rail-

ways and motions to reduce 
Demands. 

Vol. II, 1912, 1923-26, 193D, 
1946--47, 1948-49, 2079. 

2080, 2083, 2156-57, 
2159-60. 2161. 

Demands for Supplementary Grants, 
1955-SO-Railways and Demands 
for Excess Grants, 1950-51, 1951-
52, 1952-53-Rai!ways. 

Vol. II, 2308, 2312, 2314, 2319-
23, 2335. 

Demands for Supplementary Grants, 
1956-57-Railways and motions to 
reduce the Demands. 

Vol. X, 3388, 3413-24, 3427, 
3428. 

Discussion re exodus Of Hindu from 
East Pakistan to India. 

Vol. V, 10158. 
"Discussion re leakage of budget 

proposals. 
Vol. n, 3147-48, 3158. 

"Discussion re Madras-Tuticorin 
train disaster. 

Vol. IX, 1216, 1234. 
Electricity (Supply) Amendment 

Bill, 1956: 
Motion to refer to Select 'Com-

mittee. 
Vol. VII,3256, 3312, 3310-20. 

oGeneral discussion of the General 
Budget, 1956·57 .. 

Vol. II, 2480-92, '2854. 

TRIVEDI, SHRI U. M.: contd. 
General discussion of tbe Railway 

Budget, 1956-57. 1 

Vol. II, 1653, 1665-72, 1673, 
1871. 

Government Premises (Eviction) 
Amendment Bill: 
Motion to consider as reported by 

Select Committee. 
Vol. VII, 4064, 4067-73. 

Consideration of clauses. 
Vol. VII, 4182, 4183-85. 

Hindu Minority and Guardianship 
Bill (as passed by Rajya Sabha): 
Motion to consider. 

Vol. VI, 112, 125, 143, 154, 
~ 167-73. 

Consideration of clauses. 
Vol. VI, 227. 

Hindu Succession Bill' (as passed by 
Rajya Sabha): 
Motion to consider. 

Vol. IV, 6747-48, 6790-6801. 
Consideration of clauses. 

Vol. IV, 7538, 7587-88, 7639, 
7641, 7647-48, 764 •. 

Motion to pass, as amended. 
Vol. IV, 7651, 7652-56. 

Indian Red Cross Society (Amend-
ment) Bill: 
Motion to consider. 

Vol. I, 248-49, 250, 251. 
Indian Tariff (Amendment) Bill: 

Motion to consider, 
Vol. IX, 185. 

Industries (Development -and Regu-
lation) Amendment Bill: 
Motion 10 consider. 

Vol. IX, 241-48. 
Life Insurance (Emergency Provi-

sionS') Bill: 
"Motion to consider. 

Vol. I, 1358. 
Life Insurance Corporation Bill: 

'Consideration of clauses. 
Vol. "V, 9301. 9314-17. 9367·68, 

9374, 93715. 
Manipur (Village Authorities in Hill 

Areas) Bill: 
Motion to consider. 

Vol. IX, 102. 
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TRIVEDI. SHRI U. 14.: contd. 
Manipur (Village Authorities in Hill 

Areas) Bill: contd. 

Consideration of clauses. 
Vol. lX, 107-09. 112. 116. 11'1.· 

118. 
Manipur State Hill Peoples (Admi~ 

nistration) Regulation (Amend-
ment) Bill (as passed by Rajya 
Sabba): 
Motion to recommend to Rajya 

Sabba to agree for leave being 
granted to vrithdraw..-the BilL 

V:>l. ·IV, 8'105. 

M~~:~(~ ~~riA~~~~=::t~andon. ' 
Vol. m. 3866, 3869. 

Refusal to permit Jan Sangb 
worker to go to Jammu. 

Vol. II. 2853, 2855, 2856. 
Strike by civilian emploYees of 

Naval Dockyard and Depota at 
Bombay. 

Vol. IV, 5'165. 

Motion on Address by the Presiden~. 
Vol. I. 343. 344, 359. 520, 525, 

52'1--35. 
.If otiOit re: 

Displaced Persons (Compenaation 
and Rehabilitation) Rules. 

Vol VB, 3985. 

Draft notifications under Indian 
Coinage Act. 

Vol. V. '1'128, 7'129. 
International situation. 

Vol. IX, 548,58'-'10. 

Report of Government Inspector 
of Railways on derailment of 
319 Down Express. 

Vol. X, 2027-28, 2049. 
Vacation of seat of Shri_ 

Sibnarayan Singb Mahapatra. 
Vol. X, 1922, 192'1. 

Working of Preventive Detention 
Act. 
Vol. V, 10044, 10045. 10089-95, 

10113. 10n6, 10119. 
JIotor Vehicles (Amendment) Bill: 

Motion to consider as reported by 
Soint Committee. 

Vol IX, 1387-'15. 

TRIVEDI. SBRI U. M.: cOittd. 

Multi-Unit Cooperative Societiel 
(Amendment) Bill (as passed by 
Bajya Sabha): 
Motion to consider. 

Vol. VII, 3355-89. 3382. 

National Highways Bill: 
Motion to consider. 

Vol. VIi .. 3099-3100. 3101-02, 
311'1-21. 

Conlideration of clauses. 
Vol. VII. 3202. 3203. ~ 

Point,.e Draft Constitution f~ 
Jammu and Kashmir. 

Vol. Ix, 268. 

Point re Pape~'S Laid on the Table. 
Vol. X, 4091. 

Proceedings of Legisiatures (Protec. 
tion of Publication) Bill (bll Shri 
Feroze Gandhi): 
Motion to consider and amend-

ment to refer to Select Com-
mittee. 

Vol. IU, 4629-38. 
Question of privilege. 

Vol. I. "'1. 4:&6 • 
Question of privilege .,.e: the arrest 

of Babu Ram Narayctn Singh. 
Vol. r. 20. 

Representation of the People 
(Amendment) BUl: 
Motion to consider as reported by 

Select Committee. 
Vol. 1,'.12. 

Consideration ot claUle8. • 
Vol: I, 201. 206-07, 214,.215. 

Representation of the People (Fourth 
Amendment) Bill: 
Motion to consider. 

Vol. X. 1878-78. 

Consideration of clauses. 
Vol. X. 198e.8I. 

Resolutions ,.e: 
Appointment of • committee OA 

industrial and commercial state 
Wldertakings. , 

Vol. III, 4005. 
Ceiling on income of an individual. 

. Vol. V, H33, 9DI&. 

.... 
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T'RIVEDI, SHRI U. M.: contd. 
Resolutions re: contd. 

Enquiry into working of Income-
tax Department. 

Vol. V, 9540, 9542, 9546-48, 
9549. 

Second Five Year Plan. 
Vol. VIII, 6622, 6679, 6759, 

6774-78, 6779-80, 6797-
6803. 

Sales-Tax Laws Validation Bill: 
Motion to consider. 

Vol. I, 1035, 1046--48, 1068, 
1076, 1101, 1107. 

Securities Contracts (Regulation) 
... Bill: 

Motion to consider as reported by 
Joint Committee. 

Vol. VI, 45, 53-62. 
St. John Ambulance Association 

(India) Transfer of Funds Bill: 
Motion to consider. 

Vol. I, 258, 259. 
State Bank of Hyderabad Bill: 

Motion to pass, as amended. 
Vol. IX, 716-18. 

States Reorganisation Bill: 
.Motion to consider as reported by 

Joint Committee. 
Vol. VI, 987, 1049, 1054, 

1075-83, 1452, 1454, 
1455, 1458, 1459-60, 1531. 

C6nsideration of clauses. 
Vol. VII, 2252-55, 2278, 2282, 

2285, 2288, 2290, 2291, 
2294, 2295-2300, 2301, 
2302, 2303, 2304, 2305, 
2306, 2331, 2332, 2339--
41, 2347, 2348, 2360-61, 
2363, 2364, 2367, 2368 
2369-70, 2404-11, 2437-

38, 252'1-30. 
Territorial Councils Bill: 

Consideration of clauses. 
Vol. X, 3773-7S. 

TUBERCULOSIS: 
Demands for Grants, 1956-57: 

Ministry of Health: 
Motion to reduce the Demand: 

Failure to improve the col-
lection of statistics about 
diseases like T.B., cholera, 
Blaria, malaria, etc. 

Vol. m, 4250-58, 4259, 4268-
4318. 

TUBERCULOSIS: contd. 
Demands for Grants 1956-57: 

contd. 

Other Civil Works: 
Motion to reduce t!1e Demand: 

Failure to grant half pay lea.,. 
to work-charged staff sufter-
ing from T.B. or pleurisy. 

Vol. III, 4321-53, 4358, 4361-
96, 4400-16. 

TUBE-WELLS: 
Demands for Grants, 1956-57: 

Ministry of Food and Agriculture: 
Motion to reduce the Demand: 

Need for irrigational -- In 
parts of West Bengal. 

Vol. III, 4704-05, 4706-30, 
4734, 4743-4811. 

TUENSANG DIVISION: 
Demands fQ1' Grants, 1956-57: 

Tribal Areas: 
Motion to reduce the Demand: 

Immediate need to restore 
normal situation ill the --
and other adjoining areas. 
Vol. III, 3600--8e, 3887, 

3689-3708, 372~3. 
37~'lD. 

TUGGALI RAILWAY STATION: 
Demands for Grants, 1956-57-

Railways: 
Railway Board: 

lIotion to reduce the DeDrulnd: 
Failure to provide drinkinl 

water facilities t. the staff 
at -- on the Southern 
Railway. 

Vol. II, 1899--1933, 1940, 
1970-2040. 

TUlDU BUND: 
Demands for Grants, 1956-57: 

Tripura: 
Motion to reduce the DeDrulnd: 

Failure to give settlement on 
-- near Ampi to those Gf 
Kaipeng Tribe who actually 
reclaimed land for culti.,..-
tion" . 

Vol. m, 4938-58, 4961-6028, 
504~. 5051-6110, 511~ 
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'l'ULSIDAS, SHRI: 

Appropriation (No.2) Bill: 
Motion to consider. 

Vol. IV, 5767. 
Banking Companies (Amendment) 

Bill: 
Motion to consider and amend-

ment to refer to Select Com-
mittee. 

Vol. X, 391'5-27. 
Consideration of clauses. 

Vol. X, 3954-61, 3963, 3964-
67, 3968, 3969, 3970, 
3972-73, 3973, 3974-75, 
3976, 3977-79, 3993, 
3994-95, 3999. 

Central Excises and Salt (Second 
Amendment) Bill: 
Motion to consider. 

Vol. X, 3649. 

Consideration of clauses. 
Vol. X, 3650-52. 

Uotion to pass, as amended. 
Vol. X, 3668-72. 

!)emands for Grants, 1956-57 per-
taining to the Ministry of Finance 
and motions to reduce the 
Demands. 

Vol. III, 5514-25, 5540. 

Demands for Supplementary Grants, 
1956-57 pertaining to the Ministry 
of Communications and motions 
to reduce the Demands. 

Vol. X, 3190-93. 3205, 3206. 

Demands for Supplementary Grants, 
1956-57 pertaining to the Ministry 
of Production and motions to 
reduce the Demands. 

Vol. X, 3220-22. 

Electricity Supply (Amendment) 
Bill: 
Motion to consider as reported by 

Select Committee. 
Vol. X, 2518-26. 2547, 2550. 

Finance Bill: 
Motion to consider. 

Vol. IV, 5794-580l. 
Consideration of clauses. 

Vol. IV, 5914-18, 5919, 5923-24, 
5928, 5929-30, 5933, 5936-
37, 5938, 5939, 5940-42, 

TULSIDAS, SHRI: contd. 
I . Finance Bill: cantil: 

Consideration of clauses: contd. 
5945, 5947, 5948, 5940-50, 
5960-63, 5969, 5972, 
5973, 5974-76, 5977, 5979, 
5982-84, 5988, 5990-91, 
5992, 6002, 6026-28. 

Finance (No.2) Bill: 
Motion to consider. 

Vol. X, 2079-83, 2085, 2088, 
2102, 2105, 2106. 

Consideration of clauses. 
Vol. X, 2747~2. 

Finance (No.3) Bill: 
Motion to consider and amendment~ 

to refer to Select Committee. 
Vol. X, 2079-83, 2085, 2088, 

2102, 2105, 2758. 
Consideration of clauses. 

Vol. X, 2757-84, 2766, 2767, 
2770-71. 2772, 2773-75, 

2776--78, 2779-80 
Motion to pass, as amended. 

Vol. X, 2781. 
General discussion of the Genera] 

Budget, 1956-57. 
Vol. II. 2700-09, 2710 

General discussion of the Railway 
Budget, 1958-57. 

Vol. II, 1720-29. 
Industrial Disputes (Amendment. 

and Miscellaneous Provisions) Bill: 
Consideration of clause,. 

Vol. VI, 664, 672, 678--81. 
Leave of absence to --. 

Vol. X, 3536 
Life Insurance (Emergency Provi· 

sions) Bill: 
Motion to consider. 

Vol: 1. 1382, 1385-1400, 
1402. 

Life Insurance Corporation Bill: 
Motion to consider, as reported by 

Select Committee. 
Vol. V, 8885, 8886-96, 9068. 

Consideration of clauses. 
Vol. V, 9095, 9096, 9112, 

9115-16, 9118-21, 9187-
89, 9193, 9211-14, 9263, 
9264, 9265-66, 9267, 
9279-84, 9287-93, 9334, 
9346, 9347, 9348, 9351, 

9355-58. 

• 
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TULSIDAS, SHRI: contd. 
I/Iotion on Address by the President. 

Vol. I, 461, 617-23. 
Resolution reo Second Five Year 

Plan. 
VoJ. VIII, 6636-51. 

States Reorganisation Bill: 
Motion to refer to Joint Com-

mittee. 
VoL IV, 6216-23. 

Motion to consider as reported by 
Joint Committee. 

Vol. VI, 1408, 1466, 1487-96. 
Consideration of clauses. 

Vol. VI, 1678, 1951-57. 
Vol. VII, 2388-89. 

'l'UNGABHADRA RIVER: 
Demands for Grants, 1956-57: 

Ministry of Transport: 
Motion to reduce the Demand: 

Failure to construct near 
Kurnool a road bridge over 

Vol. II, ~460-3516, 3518, 
3520--33. 

Demands for Supplementary Grants, 
1956-57: 
Capital Outlay on Roads: 

Motion to reduce the Demar..d: 
Immediate necessity of taking 

up the construction of II 
road' bridge across river 
Tungabh8dra at Kurnool. 
Vol. X, 3365-66, 3368, 3379. 

TUTICORIN: 

Discussion re Madras-Tuticorin 
train disaster. 

Vol. IX, 121l~. 
Motion for Adjournment: 

Madras-Tuticorin train disaster. 
Vol. IX, 987-1000. 

Statement re Madras-Tuticorin train 
disaster. 

Vol. IX, 980-82. 

TYAGI, SHRI: 
Constitution (Ninth ~ndment) 

Bill: 
Motion tn consider as reported by 

Joint Committee. 
Vol. VIII, 5558. 

TYAGl, SHRI: contd. 
Demands for Grants, 1956-57 per-

taining to the Ministry of Defence 
and motions to reduce the 
Demands. 

Vol. II, 3207. 3232, 3233, 
3265, 3282, 3298. 

Demands for.. Grants, 1956-57 per-
taining to the Ministry of Reha-
bilitation and motions to reduce 
the Demands. 

Vol. III, 4049, 4052. 
General discussion of the General 

Budget, 1956-57. 
Vol. II, 2403, 2479, 2690, 2704, 

2844. 
Hindu Successioll Bill (as passed by 

Rajya Sabha): 
Consideration of clauses. 

Vol. IV, 6995, 7306, 7463, 7464. 
Life Insurance Corporation Bill. 

1956: 
Motion to refer to Select Com-

mittee. 
Vol. II, 2957, 2957-58, 2968. 

Motion for Adjournment: 
Refusal to permit Jan Sangh 

worker to go to Jammu. 
Vol. II, 2655. 

Motion on Address by the President. 
Vol. I, 497, 501, 531, 782, 

799, 805. 
Motion re election to Central 

Advisory Committee of National 
Cadet Corps. 

Vol. I, 974. 
National Volunteer Force Bll1: 

Motion to consider. 
Vol. VIII, 4736, 4737, 4742, 

4748. 

Consideration of clauses. 
Vol. VIII, 4767, 4768. 

Representation of the People 
(Amendment) Bill: 
Motion to consider as reported by 

Select Committee. 
Vol. I, 82. 

Representation of the People 
(Second Amendment) Bill: 
Consideration of clauses. 

Vol. V, 8788. 
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TYAGI, SHRI: contd. 

Resolutions rt!: 
Appointment 01 a committee on 

industrial and commercial state 
underlayjngs. 

Vol. III, 4007 -OS. 
Enquiry into working 01 Income 

Tax Department. 
Vol. VI, 432, 438, 452, 453. 

Second Five Year Plan. 
Vol. VIII, 7034. 

States Reorganisation Bill: 
Motion to refe:: to Joint Com-

mittee. 
Vol. IV, 6368. 

Motion to consider as reported by 
Joint Committee. 

Vol. VI, 1415. 
Consideration of clauses. 

Vol. VI, 1855. 

'l'YPEWR1TERS: 
Demands for Supplementary Grants, 

1I~55-56: 
Ministry of Commerce and 

Industry: 
Motion to reduce the Demand: 

Replacement of --. 
Vol. I, l2l~ 

1iJ 

UDAIPUR: 
Demanda for Grants, 1956-57-Rail-

way.: 
Miscellaneous Expenditure: 

Motion to reduce the Demand: 
Delay in Udaipur-Himmat-

nagar survey. 
Vol. II, 1899-1932, 1947, 

1970-2040. 

UIKEY, SHRI: 
Scheduled Castes and Scheduled 

Tribes Orders (AmendmeDt) Bill: 
Motion to consider and amend-

ment to circulate. 
Vol VIII. 6138---43. 

eopsideration of clauses. 
Vol. VIII, 650~765l7-1S , , 

6519, 6520. 

UNEMPLOYMENT: 

Demands for Grants, 1956-57: 
Manipur: 

Motion to reduce the Demand: 
!Problem of -- in Manipur. 

Vol. III, 4938-58. 4961r 
5020, 5051-5110, 511&-28. 

Ministry 01 Education: 
Motions to reduce the Demand: 

Delay in employment of 
teachers under the pro-
gramm~ to relieve edu-
cated --. 

Vol. m, 5388-5423, 5425.-' 
5428--82. 

Service conditions of te8(.'hers 
employed under the pro-
gramme to relieve educat-

ed --. 
Vol. III, 5388-5423, 5425. 

5428--82. 
Ministry of Labour: 

Motion to reduce the Demand: 
Need to start regular regis-

tration of the unemployed 
In Tripura. 
Vol. III, 4827-87, 4889, 

4894-4933. 
1956-57-Demands for Grants, 

Travancore-Cochin: 
Labour and Miscellaneous: 

Motions to reduce the Demand: 
Failure to collect up-to-date 

statistics regarding partial 
and tull-. 

Vol. V. 8281, 8314-48. 
Inadequacy of the develop-

ment schemes with pa.'1icu-
lar reference to the prob- • 
lem of --. 

UNEMPLOYMENT REUEF BILL (bV 
Shri V. P. Neyer): 
See under "Bill (s)". 

UNIFORMS: 
Demands for Grants, 1956-57: 

Other Civil Works: 
Motion to reduce the Demand: 
~ure to give the details of 

the -- to be provided to 
sweepers, sewermen and 
chowkidars. 
Vol. . nI, 4321-53, 4380, 

4361-08, '"00-18. 
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UNION EXCISE DUTIES: 

Demands for Grants, 1956-57. 
Vol. III, 5484, 5488-98, 5504-39, 

5541-5602, 5803. 

Demands for Grants on Account, 
1956-57. 

Vol. n, 2219, 2224. 

UNION DUTIES OF EXCISE (OIS-
. TRIBUTION) AMENDMENT BILL: 

See und~ "Bill (s)". 

UNION OF SOVIET SOCIALIST RE-
, PUBLICS: 

See "Russia". 

UNION PUBLIC SERVICE COM-
MISSION: 

Motion re Report of -- for 1955-
58. 

Vol. X. 4273-4308. 
Report of --, 1955-56 and Govern-

ment memorandum thereon-Laid 
on the Table. 

Vol. X, 3331--32. 

UNION TERRITORIES (LAWS) 
AMENDMENT BILL, 1956: 

See under "Bill(s)". 

UNITED KINGDOM: 
Agreement between India and --

on avoidance of double taxation--
Laid on the Table. 

Vol. IV, 5827. 
Calling Attention to Matter of 

Urgent Public Importance: 
Change in British Bank Rate. 

Vol. n, 17U8-07. 
Demands for Grants, 1956-57: 

Defence Services, Effective-Navy: 
Motion to reduce the Demand: 

Policy of purchases and loana 
of naval vessels and equip-
ment from the United 
Kingdom. 
Vol. n, 3180-3243, 3252, 

3253-331 ... 
Ilotion(.s) for Adjournment: 

British Prime Minister'. atatement 
on Suez ialue. 

Vol. VITI, fSIM1-8a. 

UNITED NATIONS ORGANISA-
TION: 

Demands for Grants 1956-57: 
External Affairs: • 

Motions to reduce the Demand: 
Desirability of informing thlt 

United Nations that it bas' 
nothing to do with the-
Kashmir issue. 
Vol. III, 3600-86, 3689-

3708, 3720-63, 3784-75. 
Need for withdrawal of Kashmir 

issue from the U.N.O. 
Vol. III, 3600-86, 3689-3708, 

3720-63, 3764-75._ 
Motions tor Adjournment. 

Government's attitude to Five--
power Resolution on Hungary. 

Vol. IX, 2-3. 
President's Address: 
Chin~ exclusion from -- and 

trade, etc. 
Vol. I, 6, 14.-

Entry of new members to -. 
Vol. I, 4-5, 13-1f. 

Resolution re representation of-
African and Asian nations in _ 

Vol. VI, 483-86, 2158-2218: 

UNITED NATIONS WHEAT CON-
FERENCE: I 

'RePOrt of Indian Delegation to the' 
- held during 1955-56-Laid on 
the Table. 

VoL X. 2492._ 

UNITED STATES OF AMERICA: 

See "America, United States ~'. 

UNIVERSITY (lEa) : 

Demands for Grants, 1956-57: 
Ministry of Education: 

Motion to reduce the Demand: 
Anomalies in pay scales of· 

teachers in Centrally-
administered --, 

Vol. III, 5388-5423. 8428,_ 
IKD--II. 
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.wfiVERSITY GRANTS COMMIS-
SION: 
Demands for Grants, 1956-67: 

Ministry of Education: 
Motion to reduce the Demand: 

Administration of --. 
Vol. III, 5388-5423, 5428, 

5428-82. 
iUNIVERSITY GRANTS COMMIS-

SION BILL: 
See under "Bil1(s)". 
University Grants Commission 

(Disqualification, Retirement and 
Conditions of Service of Mem-
bers) Rules-Laid on the Table. 

Vol. X, 2840-41. 
Vol. V, 828~, 8314-46. 

;UPADHYAY, PANDIT MUNISHWAR 
DtjTT: 
Representation of the People (Se-

cond Amendment) Bill: f 

Motion to consider, as reported by 
Select Committee. 

Vol. V, 8491-94. 
!{)PADHYAY, SIQlI SHIVA DAYAL: 

Death of--. 
Vol. VII, 3411. 

I{JRDU: 
Demands for Grants, 1956-57: 

Delhi: 
Motion to reduce the Demand: 

Continued use of -- by 
Delhi Police Force. 
Vol. nI, 4928-58, 4961-

5028, 5032, 5051-5110, 
5113-28. 

vrrAR PRADESH: 
Calling Attention to Matter of 

Urgent Uublic Importance: 
Mect of drought on crops in 

Bihar and Eastern --. 
Vol. VII, 3414-18. 

~Demands for Grants, 1956-57: 
Ministry of Communications: 

Motions to reduce the Demand: 
Failure to open branch post 

offices in villages Dhekhai 
Banspaar, Gaura, Samdu-
arwa Jarar, Pancira Bazar, 
Khutha Bazar, Bagapar, 
Nadua Bazar, Gopala, 
Rajwal, Mithaura Bazar in 
Tehsil Maharaj Ganj of 
Gorakhpur District. 
y ol. II, 3325-85, 3386, 

3396-3449. 

UTTAR PRADESH: contd. 
Demands for Grants, 1956-57: 

contd.. 
Ministry of Communications: contd. 

,Motion to reduce the DemandS. 
contd. 
Failure to open sub-post office 

in village Katahri Bazar in 
P.S. Nichlaul of the Go-
rakhpur District. 

Vol. II, 3225-85, 3386, 
3396--3449. 

Failure to open telephone 
public call offices in Nau-
tanwa Bazar, Anandnagar, 
Bridgeman Ganj, Lachrni-
pur Bazar, Camperior Ganj," 
Peppe Ganj, Paneira Bazar, 
Kutha Bazar, Partaval 
Bazar, Patil Nagar, Nich-
laul, Dungroopur Bazar, 
Bhitanli and Mithaul'a 
Bazar in the Gomkhpur 
District. 

Vol. II,. 33~85, 33e7, 
3396--3449. 

,ailure to open telegraph, 
telephone and post offices 
in the rural areas in suffi-
cient numbers in Gorakh-
pur, Basti and Deoria Dis-
tricts in -. 

Vol. II, 3325-85, 3387, 
3396-3449. 

Failure to open village post 
offices in Naurangia, Tin-
bardha Bazar, Ram Nagar, 
Jatha Bazar, Nautar Jangal, 
Kinuerpati, Marar, Build-
walia. Khuthai Siswania, 
Doetataha, Siswa Goeti, 
Niboa and Pandrri Bazar, " 
in the Deoria District 
of--. 

Vol. II, 3325-85. 3386, 
3396--3441. 

Failure to provide a telegraph 
office in Chitanni in the 
Deoria District. 

Vol. II, 3325-85, 3387, 
. 3396--3448. 

Motion for Adjournment: 
Drought in East U.P. and 

Bihar. 
Vol. VII, 3083-84. 

Floods in -. 
Vol. VIII, 6974-78. 
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U'ITAR PRADESH: contd. 
Demands for Grants, 1956-57: 

contd. 
Ministry of Communications: 

contd. 
Motion for Adjournment: contd. 

Refusal of Election Commission to 
recognise Socialist Party of --. 

Vol. IX, 3-4. 
Relief measures in flood-affected 

areas of Eastern U.P. 
Vol. X, 3887-90. 

v 
VAISHNAV, SHRI H. G.: 

Bar Councils (Validation of State 
Laws) Bill (as passed by Rajya 
Sabba) : 
Motion to consider. 

Vol. I, 231. 
Code of Civil Procedure (Amend-

ment) Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. IX, 66-72. 

Demands for Grants, 1956-57 
pertaining to the Ministry of 
Irrigation and Power and motions 
to reduce the Demands. 

Vol. III. 421I-19. 
Hindu Succession Bill (as passed by 

Rajya Sabba): 
Consideration of clauses. 

Vol. IV, 6992, 6993-95. 7057, 
7058, 7125, 7200-03, 7254-55, 
7256-58, 7284, 7288, 7333, 7393, 
7396, 7397-98, 7450, 7460-62, 

7479. 
Life Insurance Corporation Bill, 

1956: 
Motion to refer to Select Com-

. mittee. 
Vol. II, 3028-30, 3051-54. 

States Reorganisation Bill: 
Motion to refer to Joint Com-

mittee. 
Vol. IV, 6218, 6377, 6379. 

Motion to consider as reported 
by Joint Committee. 

Vol. VI, 1590. 
Consideration of clauses. 

Vol. VI, 1717, 1718, 1720.-1722, 
1725-26, 1749-1750, 1828, 

1829-30, 1830-3~. 
Vol. VII, 2557, 2635. 

VAISHYA, SHRI M. B.: 
Resolutlon re ftxing a target date for 

prohIbition. 
Vol. II, 2877-79. 

VALLATHARAS, SHRI: 
Calling Attention to Matter of' 

Urgent Public Importance: 
Conditions of Hindus in East. 

Pakistan and migration there-
from. 

Vol. m, 3'119. 

Continued firing by Pakistan forces· 
into Indian territory. 

Vol. V, 9573. 
Constitution (Sixth Amendmen\:, 

Bill: 
Motion for leavE' to withdraw. 

Vol. IV, D841. DMI-G.. 
Constitution (Ninth Amendment) 

Bill, 1956: 
Motion to refer to Joint Com-

mittee. 
Vol. IV, 6483-90. 

Constitution (Tenth Amendment) 
Bill: 
Motion to consider, as reported by' 

Joint Committee and amend-
ment to circulate. 
Vol. V, 9883-87, 9888-90, 9954.. 

Control of Sbipping (Continuance) 
Bill: 
Motion to pass. 

Vol. I, 889-91. 
Demands for Grants, 1956-57 

pertaining to tbe Ministry of -
Communcations and motions to 
reduce the Demands. 

Vol. II, 3390. 
Demands for Grants, 1956-57-Rail-

ways and motions to reduce the-
Demands . 

Vol. II, 2096-2101. 
Discussion re Madras-Tuticorin 

train disaster. 
Vol. IX, 1211-23, 1255, 1258. 

Finance Bill: 
Motion to consider. 

Vol. IV, 5812-18._ 
Hindu Succession Bill (as passed by 

Rajya Sabba): 
Motion to consider. 

Vol. IV, 6902-08. 
Life Insurance Corporation Bill: 

Consideration of clauses. 
Vol. V, 9110, 9111_ 
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VALLATHARAS, SHIn: contd. 
Motion f9r Adjournment: 

Alleged occupation of ltachcha 
Thivu Island by Ceylon Gov-
ernment. 

Vol. III, ""-
Incursion by Pakistan Army into 

Chhad Bet in Rann of Kutch. 
Vol. I, ~71, 573-74. 

Madras-Tuticorin train disaster. 
Vol. IX, 987-88, 997-99. 

Motion re working of Preventive 
Detention Act. 

Vol. V, 9985. 
Representation ,,1 the People 

(Amendment) Bill: 
Motion to consider as reported by 

Select Committee. 
Vol. I, 76-'17, 83-90. 

Representation of the People 
(Second Amendment) Bill: 
Motion to pass, as amended. 

Vol. V, 8852-54. 
1;ales Tax Laws Validation Bill: 

Motion to consjder. 
Vol. I, 105Q...-M. 

"Statement re Madras-Tuticorin train 
disaster. 

Vol. IX, 981. 
:States Reorganisation Bill: 

Motion to refer to Joint Com-
mittee. 

Vol. IV, 813~1. 
Territorial Army (Amendment' 

Bill: 
Motion to consider. 

VoL IX, 848, 856-89. 
"Travancore-Cochin State, Legisla-

ture (Delegation of Powers) Bill: 
Motion to consider and amend-

ments to circulate and to refer 
, to Select Committee. 

Vol. V, 9739--42. 
Consideration of clauses. 

Vol V, 9750, 9753, 9754, 9754-55, 
9774, 9775. 

'VEERASWAMY, SHRI: 
All India Khadi and Village indus-

tries Commission Bill: 
Motion to consider. 

Vol. VIII, 5288-69. 
'Copyright Bill: 

Motion to concur in the recom-
mendation of Rajya Sabha to 
join the Joint Committee. 

Vol. VI, 2. 

VEERASWAMY, SHRI: 'contd. 
Demands for Excess Grants, 1951-

54-Railways. 
Vol. X, 3437-31. 

Demands for Grants, 1956-57 
pertaining to the Ministry of 
C()mmunications and Motions to 
reduce the Demands. 

. Vol. II, 3423-28. 
Demands for Supplementary Grants, 

1956-57-Railwnys and motions to 
reduce the Demands. 

Vol. X, 3437-311. 
Discussion on Rules re emergency 

recruitment to I.A.S. ... 
Vol. V, 10183-84. 

Discussion re Madras-Tutic()rUt 
train disaster. 

Vol. IX, 1241. 
, Life Insurance (Emergency Provi-

sions) Bill: 
Motion to consider. 

Vol. I, 1381, 1511-14-
Resolution re control and regulatioa 

of production and exhibition at 
fUm8. 

Vol. VII, 3728, 3741-42. 

Scheduled Castes and Scheduled 
Tribes Orders (Amendment) Bill: 
Motion to consider and amel1d-

ment to circulate. 
Vol. VIII, 6110-11. 

Considerati()n of clauses. 
VoL VID, MI •. 

States Reorganisation Bill: 
Motion to consider as reported b7 

J()int Committee. .. 
VoL VI, 1481, 1549, 1589, 15'10-

1577, 1599-18Ot. 

Consideration of clause!. 
Vol. VI, 1708, 1709, 1710, 171J, 

171 .. 

Suppression of Immoral Traftk Ia 
Women and Girls Bill: 
Motion to consider as reported'b7 

Select C()mmittee. 
VoL IX, 1584. 

Terminal Tax on Railway PaSMD-
gers Bill: 
Motion to consider. 

V()l. IX, e21. 
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VEGETA,BLE oiLs;---------- ---------
See "Oils. Vegetable". 

VELA YUDHAN, SHRI: 

Agricultural Produce (Development 
and Warehousing) Corporations 
Bill: 
Motion to consider. 

Vol. V, 7834, 7836, 7837, '1838, 
7923-27, 8002, 8003 

Consideration of clauses. 
Vol. V, 8010, 8015. 

Appropriation (No.2) Bill: 
Motion to consider. 

Vol. IV, 6036, 6038-39. 
Business of the House. 

Constitution 
Bill: 

Vol. V, 10038. 
Vol. VIII, 5034, 5187. 

Vol. IX, 152'1. 
(Ninth Amendment) 

Motion to consider as reported by 
Joint Committee. 

Vol. VIII, 5533, 5535. 
Delhi Tenants (Temporary Protec-

tion) Bill (as passed by Rajya 
, Sabhrl): 

Motion to consider. 
Vol. X, 4216, 4217, 4242, 4243, 

42a3. 
Amendment to refer to Select Com-

mittee. 
Vol. X. 4242, 4243, 4251. 

Demands for Excess Grants, 1951-52. 
Vol. VII, 3934, 3937-42, 3943, 

39415. 
Demands for Excess Grants, 19151-

54-Railways. 
Vol. X. 3446. 

Demands for Grants, 1956-57 
pertaining to the Ministry of 
Commerce and Industry and 
motions to reduce the DemandS. 

Vol. In, 5241, 5282-
Demands for Grants, 1958-57 

pertaining to the Ministry of 
Communications and motions to 
reduce the Demands. 

Vol. II, 3357. 
Demands fOr Grants, 1956-57 

pertaining to the Ministry OJ:-
External Affairs and motions W 
reduce the Demands. 

Vol. III; 3603, 3615, 3649, 3763. 
--.--~ -~-~-"'-'----~ 

VELAYUDHAN:-SIDu: ccmtd-:--
Demands for Grants, 1958-57 

pertaining to the Ministry of Food 
and Agriculture and motions to 
reduce the Demands_ 

Vol. III. 4802. 4801. 
Demands for Grants 1956-1i7 

pertaining to the Ministry of 
Health and motions to reduce the 
Demands. ' 

Vol. nI, 4253. 
Demands for Grants 1956-5'; 

pertaining to the Ministry of 
Home Affairs and motions to 
reduce the Demands. 
Vol. III, 4968, 4970, 4981, 4983, 

4983, 5065-66, 5068, 5068. 
Demands for Grants 1958-57 

pertaining to Travancore-Cochln 
and motions to reduce the 
Demands. 
Vol. V, 8282, 8285. 8287, 8288, 8288, 

8290, 8333-16, 8340. 
Demands for Supplementary Grants, 

1955-56 pertaining to Ministry of 
Commerce and Industry an. 
motions to reduce the Demands. 

Vol. I, 1220-21, 1221, 1221. 
Demands for Supplementary Grants, 

1956-57 pertaining to the MiRistIT 
of Home Affairs and motions te 
reduce the Demands. 
Vol. X, 3152, 3158--61. 3177, 3181, 

31M. 
Demands for Supplementary Grana, 

1956-57, pertaining to Travancore-
Cochin State and motioDs to 
reduce the Demands. 
Vol. VIII, 4545, 4562, 4576. 4593-

,98, 4609, 4613, 4614. 

Demands for Supplementary Grants, 
1956-57-Railways and motions to 
reduce the Demands. 

Vol. X, 3448. 

Discussion on Rules re emergenC7 
recruitment to I.A.S. 

Vol. V, 10179, 10185. 

Finance B1U: 
Motion to consider. 

Vol. IV, 5675, 5~20, 5826--31. 
Consideration ot claUSell. 

VOl. IV,8012-13. 6011. 
._'._ .• ___ -.J 
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VELAYUDHAN, SHRI: contd. 
General discussion of the General 

Budget, 1956-57. 
Vol. II, 2605-09, 2689, 2690, 2726. 

General discussion of the Travan-
core-Cochin Budget, 1956-57. 
Vol. V, 8150, 8163, 8189-95, 8232, 

8235, 8237. 
Half-an-hour discussions re: 

Central College of Agriculture. 
Vol. X, 2638. 

Coal Mines Provident Fund. 
Vol. VllI, 5022, 5025. 

Hindu Succession Bill (as passed by 
Rajya Sabha): 
Motion to consider. 

Vol. IV, 8920, 6921. 
Consideration of clauses. 

Vol. IV, 7138, 7155-59. 

Indian Coconut Committee (Amend-
ment) Bill: 
Motion to consider. 

Vol. VII, 3795. . 
Kerala State Legislature (Delega-

tion of Powers) Bill: 
Motion to consider. 

Vol. X, 3561~6. 
Leave of absence to. 

Vol. VI, 1405-06. 

Life Insurance (Emergency Provi-
sions) Bill: 
Motion to consider. 

Vol. I, 1465. 

Life Insurance Corporation Bin: 
Motion to consider as reported by 

Select Commrttee. 
Vol. V, 8872, 8885, 8886, 9040. 

Consideration of clauses. 
Vol. V, 9138-41, 9325, 9326. 

Motion for Adjournment: 
Closure of cashewnuts factories in 

Kerala. 
Vol. X, 4078. 

Motion on Address by the President. 
Vol. I, 542, 546. 

Motions re: 
Draft notifications under Indian 

COinQe Act. 
Vol. V, 7743. 

VELA YUDHAN, SHRI: contd. 
Report of Government Inspector of 

Railways on derailment of 31t 
Down Express. 

Vol. X, 2043, 2045, 2049. 

Report of UP.S.C. for 1955-56. 
Vol. X, 4282, 4283-88, 4300, 4301. 

Working of Preventive Detention 
Act. 

Vol V, 10081. 
I Motor Vehicles (Amendment) BU1' 

(rubstitution of section 615, etc. btl 
Shri T. B. Vittal Rao): .... , 
Motion to consider. 

VoL 1, nt. 

Personal explandion by. 
VoL ,X, 4089, 4090. 

Proceedings of Legislatures (Protec-
tion of Publication) Bill [Btl Shri 
Feroze Gandhi]: 
Motion to consider and amend-

ment to refer to Select Com- I 

mittee . 
Vol. III, 4649-151. 

Representation of the People 
(Amendment) Bill: 
Motion to consider as reported by 

Sp.lect Committee. 
Vol. I, 63, 64, 6tl 

Representation of the People 
(Second Amendment) Bill: 
Motion to consider, as reported I: 

by Select Committee.: 
Vol. V, 8492. ; 

w ~ 

Resolutions re: , 
Control and regulation of produc-

tion and exhibition of films. 
Vol. VII, 3712. 

Draft Mining Leases (Modifica-
tion of Terms) Rules, 1956. 

Vol. VII,I. 5041. 

Industrial Service Commission. 

President's 
Kerala. 

VoL I, 115. 

Proclamation 

Vol. IX, 1667. 1670, 1671-73, 
1720--28. 1731. 1768, 1774, 
1777, 1785. 
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VELAYUDHAN, SHRI: contd, I VENKATARAMAN, SHRI: 
President's Proclamation 1'e Demands for Grants, 1956-57 per-

Travancore-Cochin. I taining to the Ministry of Home 
Vol. III, 3783. 3813, 3817, 3837-42, Affairs and motions to reduce the 

3852. I Demands. . 
Vol. VIll, 5050, 5051, 5052, 5054, Vol. III. 4978-86. 

5084-96. 5097, 5098, 5190, 5191, II Demands for Grants, 1956-57 per-
5208, 5210-11. taining to the Ministry of Labour 

Second Five Year Plan. and motions to reduce the 
Vol. V. 9404. Demands. 

Vol. III, 4909-13, 4918, 4933. Scheduled Castes and Scheduled 
Tribes Orders (Amendment) Bill: 
Motion to consider and amend-

ment to circulate. 
Vol. VIII, 6093. 6094-97, 6099. 

Consideration of clauses. 
Vol. VIII, 6414, 6418. 

Shri Kashi Viswanath Mandir 
(bll Shri Raghunath Singh): 
Motion to consider. 
Vol. I, 945, 950, 951, 952. 

States Reoragnisation Bill: 

Bill 

Motion for leave to introduce, 
Vol. IV, 3639. 

Motion to refer to Joint Com-
mittee. 

Vol. IV, 6126, 6139, 6140, 6378, 
6393-,-96. 

Travancore-Cochin Sta~ Legis-
lature (Delegation of Powers) 
Bill: 
Motion to consider and amend-

ments to circulate and to refer 
to Select Committee. 

Vol. V, 9720, 9730, 9731-34, 
9735, 9739, 9744, 9747. 

Amendment to refer to Select 
Committee. 

Vol. V, 9730, 9731-34, 9735, 9739, 
9744,9747. 

Consideration of clauses. 
Vol. V, 9752-53, 9768, 9773, 9774. 

VENKANUR BHA VI: 

Demands for grants, 1956-57: 
Archaeology: 

Motion to reduce the Demand: 
Failure to maintain in proper 

condition ancient monument 
called -- in Adoni and 
Halvi of Adoni Taluq, 
Andhra State. 

Vol. III, 8388-5423, 5427, 5428-82. 

109 LSD.-45. 

Discussion re strike situation in 
Kharagpur. 

Vol. V, 9802, 9808-10. 
General discussion of the Railway 

Budget, 1956-57. 
Vol. II, 1729-37. 

Hindu Succession Bill (as passed by 
Rajya Sabha): 
Motion to consider. 

Vol. IV, 6897-6902. 
Consideration to clauses. • 
Vol. IV, 6974, 6985-86, 7048--50 

7123-24. ' 
Industrial Disputes (Amendment 

and Miscellaneous Provisions) 
Bill: 
Motion to consider. 
VOl. VI, 524-33, 552, 556 058 

573, 605, 645. " 
Consideration of clauaes. 
Vol. VI, 663 665-69 684 737 

791-93.' '" 
Leave of absence to. 

Vol. II, 2915-16. 
Life Insurance (Emergency Provi-

sions) Bill: 
Motion to consider 
Vol. V, 1393, 1400-02 1462-69 

1475. " 
Consideration of clauses. 

Vol. I, 1556-07. 
Vol. I. 

Motor Vehicles (Amendment) Bill 
(Substitution of section 65, etc. bll 
Shri T. B. Vittal Rao): 
Motion to consider. 

Vol. I, 934-36. 
Proceedings and synopsis thereof, 

of Committee 'B' on the Second 
Five Year Plan-Laid on the 
Table. 

Vol. VI, 1258. --_ ..... _._--_ .. _-------
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VENKATARAMAN, SHRI: contd. 
Representation of the People 

(Second Amendment) Bill: 
Motion to consider, as reported by 

Select Committee. 
Vol. V, 11392, 8402, 8480, 8481, 

8485-91. 
Consideration of clauses. 
Vol. V: 8525, 8529-30, 8531, 8653, 

8690, 8698, 8700-04, 8731, 8740, 
8790, 8821. 

Motion to pass, as amended. 
Vol. V, 8836, 8847-50. 

Resolution re: 
Enquiry into working of Income 

Tax Department. 
Vol. VI, 430-3l. 

States Reorganisation Bill: 
Motion to consider as reported by 

Joint Committee. 
Vol. VI, 1386-87. 

·Consideration of clauses. 
Vol. VII, 2522--25. 

Motion to pass, as amended. 
Vol. VII, 2818, 2832-37. 

VERMA, SHRI B. R.: 

Scheduled Castes and Scheduled 
Tribes Orders (Amendment) 
Bill: 
Consideration of clauses. 

Vol. VIII, 6487-89. 

VERMA, SHRI RAMJI: 
Demands for Grants, 1956-57 per-

taining to the Ministry of Educa-
tion and motions to reduce the 
Demands. 

Vol. III, 5428-32. 

VETERINARY: 
Demands tor grants, 1956-57: 

Civil Veterinary Services: 
Motion to reduce the Demands. 

Need to extend -- aid to 
the hill areas of Tripura. 

Vol. III, 4704, 4705, 4706-30, 
4742, 4743-48. 

Demands for Grants, 1956-57-
Trav.ancore-Cochin: 
Veterinary. 
Vol. . V, 8265, 8308, 8314-46, 8349, 

8353. 
. ._-_._._-- --~ .. ---..----,-' .... 

VETERINARY: contd. 
Demands for Grants, 1966-' 

contd. 
Travancore-Cochin: tContd. 
Motions to reduce the Demanc" 

Inadequate provision for bre 
ing operations. 

Vol. V, 8308, 831~1 
In'adequate veterinary lIervic( 

in the State. 
Vol. V, 8308, 8314-46· I 

Lack of adequate number 0 I 
breeding stations for live- .. \!: ~ 
stock and poultry. " l. 

Vol. V, 8308, 8314-46. ' ·:1.: .... 

Necessity to enhance the pay of 
establishment and the urgency 
to decl&.re all temporary em-
ployees as permanent with 
retrospectve effect from the <-
date of the commencement of ". 

continu~u:l. s~~~~8, 8314-46. t.··.;,·.:.·'.', .. ;i .. 
Urgency of enhancing the pay 

of menials and bull keepers. 
Vol. V, 8308, 8314-46. {., 

Demands for Grants on Account, 
1956-57-Travancore-Cochin. 
VeteQ,nary: 

Vol. III, 3857. 

VETERINARY COLLEGE: 
Demands for Grants, 1956-57-

Travancore-Cochin: 
Agriculture: 

Motion to reduce the Demand: 
Failure of Government to 

start a --. 
Vol. V, 8308~ 8314-46. 

VETERINARY SERVICE: 
Demands tor Grants, 1958-57-
Travancore-Cochin~ 
Agriculture: 

Motion to reduce the Demand: 
Failure to provide adequate 

Vol. V, 8306, 8314-46. 

VIDYALANKAR, SHRI AMARNATH: 
Constitution (Ninth Amendment) 

Bill: 
Consideration of clauses. 

Vol. VIII, 5969-7'1. 

·,i 
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ViDYALANKAR, SHRI AMARNATH: 
contd. , 

. Demands for Grants, 1956-57 per-
taining to the Ministry of Defence 
and motions to reduce the-

" Demands. 
Vol. II, 3223-29. 

.!. Demands for Grants, 1956-57 per-
taining to the Ministry of Labour 
and motions to reduce the 
Demands . . . ~ Vol. III, 4846-52. 

1r 
~, General discussion of the Railway 

Budget, 1956-57. 
Vol. II, 1855-62. 

Jndustrial Disputes 
and Miscellaneous 
Bill: 
Motion to consider. 

(Amendment 
Provisions) 

Vol. VI, 533-40. 

Resignation of --. 
Vol. X, 4222. 

VIGYAN MANDIRS: 

Demands for Grants, 1956-57: 
Scientific Research: 

Motion to reduce the Demand: 
Need to establish 

in areas inhabited by 
abodginals, as suggested by 
the Planning Commission. 

Vol. III, 4557-90, 4594-4616, 
4680-4702. 

~~ VIJAYANAGAR: 

. Demands for Grants, 1958-57: 
Archaeology: 

Motion to reduce the Demand: 

Failure to maintain properly 
ancient monuments of 
Vijayanagar Kingdom in 
Hampi village of Bellary 
district in Mysore State. 
Vol. III, 5386-5423, 5427, 

5426-82. 

VILLAGE INDUSTRY(IES): 
See ''Industry (ies) Cottage". 

. ---------

VIRDHACHALAM: 
Demands for Grants, 1956-57: 

Capital Outlay of the Ministry 
of Iron and Steel: 
Motion to reduce the Demand: 

Failure to establish a steel 
plant at -- in Tamilnad 
to make use of iron-ore 
available there and at 
Salem. 

4 Vol. III, 5131-93. 

VISA(S): 
President's Address-
" Indo-Pakistan Visa system. 

Vol. I, 2, 12. 

VISHAKHAPATNAM PORT: 
Demands for Grants, 1956-57-

Railways: 
Capital Outlay on Vizagapatam 

Port: 
Vol. II, 2287-98. 

Motion to reduce the Demand: 
Inadequacy of developmental 

programme for the port 
particularly for 'docks and 
berths'. 

Vol. II, 2292-97 
Ordinary Working Expenses--Mis-

celaneous Expenses: 
Motion to reduce the Demand: 

Continuance of management 
of under Railway 
Ministry. 

Vol. II, 2134-56, 2160, 2162-
64, 2251-85. 

Motion for Adjournment: 
Strike notice by Visakhapatnam 

Harbour and Port Workers' 
Union. 

Vol. VI, 489-92, 621-24 . 

VISVA-BHARATI: 
Visva-Bharati, Samsad (Court) of 

election to. 
Vol. VllI, 6081-82. 

VOLUNTARY SURRENDER OF 
SALARIES (EXEMPTION FROM 
TAXATION) AMENDMENT 'BILL: 
See under "Bill (s) " . 

VYAS, SHRI RADHELAL: 
Demands for Grants, 1956-57-Rail-

ways and motions to reduce the 
Demands. 

Vol. II, 2011-15, 2038 . 
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VYAS, SHRI RADHELAL: contd. 
Discussion on Rules re emergency 

recruitment to I.A.S. 
Vol. V, 10180-81. 

Life Insurance (Emergency Provi-
sions) Bill: 
Motion to consider. 

Vol. 1, 1335-38, 1344-50. 
Motion on Address by the Presi-

den-to • 
Vol. I, 784-93. 

Resolution re Second Five Year 
Plan. 

Vol. VIII; 70&3-71180. 
StatE$ Reorganisation Bill: 

Motion to consider as reported by 
Joint Committee. 

Vol. VI, 1047-54. 
Consideration of clauses. 

Vol. VI, 2074, 2091-98. 

w 
WADGEBANK: 

Demands for Grants, 1956-57-
Travancore-Cochin: 
Agriculture : 

Motion to reduce the Demand: 
Failure ot Gove~ment to 

exploit the vast resources 
of the-. 

Vol. V, 8287, 8314-46. 

WAGE(S): 

Demands for Grants, 1956-57: 
~nistry of Labour: 

Motions to reduce the Demand: 
Necessity to fix a national 

minimum -- for all em-
employees. 

Vol III, 4827-87, 4889. 
4894--4933. 

Need for fixing of minimum 
- of Rs. 100 for indus-
trial workers. 

Vol. III, 4827-87, 4881, 
4894-4933. 

Need to empower Labour 
Department to summon the 
employer in cases of non-
pflym,ent of - . 

. Vol. III, 4827-8'1, 4888, 
4894-4933. -----------.~-

WAGE(S): contd. 
Demands for Grants, 1956-5'1.-

Travancore-Cochin: 
Co-operation: 

Motion to i:educe the Demand: 
Failure to enforce the· mini-

mum -- fixed for coir 
Industry. 

Vol. V, 8279, 8314-48. 

INDUSTRIES: 
Motions to r(.'<iuce the Demand: 

Failure to fix mioimum --
for agricultural labour. 

Vol. V, 8281, 4314--46:-V 
Failure to implement the 

minimum -- for coir 
workers. 

Vol. V, 8281, 8314--48. 

Failure to punish the manu-
facturers of coir for violat-
ing the provisions of the 
Minimum Wage Regulation. 

Vol. V, 8280, 8314--48. 

Repression of the struille 01. 
coir workers for getting 
the minimum -- fixed by 
Government. 

Vol. V, 8280, ~14-46. 
Labour and Miscellaneous: 

Motions to reduce the Demand: 
Failure of the Government 

to fix minimum -- in 
several vital induatries. 

Vol. V 8290, 8314-46. 
Failure to enforce the mini-

mum -- in the coir indus- .) 
try. 

Vol. V, 8813, 8314-48. 
Failure to get the manu-

facturers implement the 
mmlmum -- proclaImed 
by Government tor coir 
workers. 

Vol. V, 8281, 8314-46. 
Scientific Departments: 

Motion to reduce the Demand: 
Demand for -- and ameni-

ties by the contingency 
staft otth& zoo aDd the 
museum. 

Vol. V, 8305, 8314--46. 
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WAGHMARE, SHRI: 

States Reorganisation Bill: 
Consideration of clauses. 

Vol. VI, 1828-29, 1829, 1830, 
1879-83. 

Consideration of clauses. 
Vol. VIJ, 2557. 

WAR-AFFECTED PEOPLE: 

Demands for Grants, 1956-57: 
Defence Services, Effec.tive-

Army: 
Motion to reduce the Demand: 

Failure of the Government to 
distribute rupees sixty 
lakhs for the -- of 
A.R.M. areas of Manipur. 
Vol. II, 3180-3243, 3251, 

3253-3314. 

WAREHOUSING GODOWNS: 

Demands for Grants, 1956-57: 
MinistrY of Food and Agriculture: 

Motions to reduce the Demand: 
Delay in taking measures 

regarding the establishment 
of --. 

VoL III, 4704-05, 4706-30, 
4734, 4743-4819. 

WARKALA: 
Demands for Grants, 1966-57: 

Ministry of National Resources 
and Scientific Research: 
Motions to reduce the Demand: 

Lack of proper investigation 
In the -- formations. 

Vol. III, 4557-91, 4594-4616, 
4600-4702. 

Non-exploitatiOn of lignite in 
the -- relion and mica 
and rare earths in Travan-
co.re-Cochin State. 

Vol. III, 4557-91, 4594-4016, 
4680-4702. 

Demands for Supplementary 
Grants, 1958-57: 
Capital Outlay of the Ministry of 

Production: 
Motion to reduce the Demand: 

Failure of Government to 
start' a project for exploit-
In, lignite from - in 
Kerala State. 

Vol. X, 3209-35. -_.- ----------

WATER AND POWER COMMISSION, 
CENTRAL: 
Demands for Grants, 1956-57: 

Ministry of Irrigation and Power: 
Motion to reduce the Demand: 

Need for better co-ordination 
between the smaller 
schemes of the state Agri-
culture Departments and 
the big and medium 
schemes technieally examin-
ed by-. 

Vol. III, 4095, 4096-4142, 
4148--85, 4186, 4188--4247. 

WATER RESOURCES: 
Demands for Grants, 1956-57: 

Agricul ture: 
Motion to reduce the Demand: 

Need to make proper survey 
of the -- in the backward 
areas of Udayarpalayam, 
Perambalur and Muslrt 
Taluks of Tiruchi District in 
Madras State. 

Vol. III, 4704, 4705, 4706-30, 
4743--60, 4761--4819. 

WATER SUPPLY: 
Demands for Grants, 1956-57: 

Manipur: 

Motion to reduce the Demand: 
Inadequate supply of pipe 

water in the town of 
Imphal. 

Vol. m, 4938--58, 4961-S028, 
5034, 5051-5110, 5113-28. 

Ministry of Health: 
Motion to reduce the Demand: 

Meagre provision under the 
-- Scheme for rural areal 
in Part C States. 

Vol. III, 4250-58, 4260, 4266-4318. 

Demands for Grants, 1956-57-
Tra v ancore-Cochin: 
Agriculture: 

Motion to reduce the Demand: 
Failure to provide good 

drinking -- in the coastal 
villages of fishermen. 

Vol. V, 8278, 8314-48. 
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WATER SUPPLY: contd. 
Demands for Grants, 1956-57-

Travancore-Cochin: contd. 

Public Health: 
Motions to reduce the Demand: 

Failure of Government to 
provide drinking water in 
coastal areas especially in 
low-lying areas with brac-
kish water. 

Vol. V, 8297, 8314-46. 

Failure of Government to 
provide drinking -- in 
the coastal villages of 
Trivandrum, Chirayinkil 
and Quilon Taluks. 

Vol. V, 8299, 8314-46. 

WATER TRANSPORT. INLAND: 
Demands for Grants, 1956-57: 

Ministry of Irrigation and Power: 
Motion to reduce the Demand: 

Delay in undertaking concrete 
measures for the narrowing 
of certain parts of river 
Rupanarayan to facilitate 
water transport, ftood COD-
trol etc. 

Vol. III, 4095, 4096-4142, 
4148--85, 4185, 5188-4247. 

WATER WORKS. TRIVANDRAM: 
Demands for Grants, 1956-57-

Travancore-Cocl>in: 
Civil Works: 

Motion to reduce the Demand: 
Necessity to further improve 

the -- and the conditions 
of workers. 

Vol. V, 8290, 8314-46. 

WEAVERS: 
Demands for Grants, 1956-57: 

Industries: 
Motion to reduce the Demand: 

Failure to give assistance to 
-- impartially. 

Vol. nI, 5195-5217. 5221, 
6223--32, 5237--5303. 5366-
85. -----------

WEAVER: contd. 
Demands for Grants. 1956-67-

Travancore-Cochin: .~ 

Co-operation: 
Motion to reduce the Demand: 

Failure to see that co-opera-
tives of handloom -
function properly. 

Vol. V. 8287. 8314-48. 

WEIGHTS AND MEASURES. 
METRIC SYSTEM OF: 
Demands for Supplementary 

Grants. 1955-56: f 
Ministry of Commerce a~J" 

Industry: 
Motion to reduce the Demand: 

IntroductiOll of --. 
Vol. I. 1217-24. 

WEST BENGAL: 
Bihar and West Bengal (Transfer 

of Territories) Delimitation of 
Constituencies Rules-Laid on the 
Table. 

Vol. IX. 368. 
Demands for Grants. 1956-57: 

Ministry of Commerce anel 
Industry: 
Motion to reduce the Demand: 

Need of greater assistance to 
smaller engineering indus-
tries in -. 

Vol. III. 5194, 5195-5217. 
5220, 5223-32. 5237-5803. 
5366-35. 

Ministry of Food and Agricultu",:~ 
Motion to reduce the Demand: 

Need for irrigationa! tu~
wells in parts of West 
Bengal. 

Vol. IU. 4704-05, 4706-30. 
4734. 4743-4819. 

Ministry of Natural Resources 
and Scientific Research: 
Motion to reduce the Demand: 

Failure to make public the 
agreement regarding 
Stanvac Project for oil ex-
ploration in --. 

Vol. nI, 4557-90. 4592, 45H-
4616.4680-4702. 
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---- .------.---- WILL"xNGDON ISLAND: 
WEST BENGAL: contd. Demands for Grants, 1956-57-RaiI-DeDWlds for Grants, 1956-57. contct. 

other Organisations under the 
Ministry of Production: 
Motion to reduce the Demand: 

Failure to protect silk indus-
try in Berhampur District 
of--. 

Vol. III, 4422-77, 4480, 4481-
4534, 4541-53. 

WEST COAST: 

~ ... Demands for Grants, 1956-57-Rail-
ways: 
Ordinary Working Expenses-

Administration: 
Motion to reduce the Demand: 

Allotment of more wagons for 
betel leaves and fish from 
-- and Malabar. 

Vol. II, 2041-78, 2082, 2089-
2133. 

WESTERN RAILWAY: 

See "Railway Western". 

WHEAT: 

Bombay Wheat (Movement Control) 
Order, 1956-Laid on the Table. 

.. 

Vol. IX, 6. 

Calcutta Wheat (Movement Control) 
Order, 19S6-Laid on the Table. 

Vol. IX, 6. 

Delhi Wheat (Movement Control) 
Order, 1956-Laid on the Table. 

Vol. IX, 6. 

WILD ANIMALS: 

Demands for grants, 1956-57: 
Forest: 

Motion to reduce the Demand: 
Indiscriminate slaughter of 

game in the forests. 
Vol. III, 4704, 4705, 4706-30, 

4738, 4743-4819. 

ways: 
Ordinary Working Expenses-

Administration: 
Motion to reduce the Demand: 

Grant of islapd allowance to 
the employees working In 
the --, Cochin. 

Vol. II, 2041-78, 2081, 2089-
2133. 

Demands for Grants, 1956-57-
Travancore-Cochin: 
Public Health: 

Motion to reduce the Demand: 
Condition of staff in tempo-

rary service in the --, 
Vol. V, 8297, 8314-46. 

WIREMEN: 
Demands for grants, 1956-57: 

Other Civil Works: 
Motion to reduce the Demand: 

Failure to supply tools to 
masons, carpenters, __ , 
etc. (work-charged std). 

Vol. III, 4321-53, 4356, 4361-
96, 4400-16. 

WOMAN(EN): 
Demands for grants, 1956-57: 

Tripura: 
Motion to reduce the Demand: 

Need to establish a work-
cum-training centre for 
employment of middle 
class -- in Tripura. 

Vol. III, 4938-58, 4961-5028, 
5044, 5051-5110, 5113-28. 

Demands for Grants, 1956-57-
Travancore-Cochin: 
Labour and Miscellaneous: 

Motion to reduce the Demand: 
Failure of Government to 

provide adequate medical 
help to -- workers in 
the plantation industry, 
especially in the matter of 
confinement. 

Vol. V, 8313, 8314-46. 

WOMEN'S AND CHILDREN'S 
INSTITUTIONS LICENSING BILL 
[by Shrimati Kamlendu Mati Shah]: 

See under "Bill (5) ". 
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WOMEN'S FOOD COUNCIL: 

Demands for grants, 1956-57: 
Forest: 

Motion to reduce the Demand: 
Need to set up a -- at 

Agartala for establishing 
Annapurna Restaurants. 

Vol. III. 4704, 4'105, 4706-30, 
4737, 4743-4819. 

Tripura: 
Motion to reduce the Demand: 

Need for providing a plot of 
land to the Tripura Branch 
of --. 

Vol. III, 4938-58, 4961-5028, 
503'1, 50151-5110, 5113-28. 

WOOD-CRAFT: 
Demands for grants, 1956-57: 

Other Organisations under the 
Ministry .of Production: 
Motion to reduce the Demand: 

Need to encourage -- in 
areas rich in forest. 

Vol. III, 4422-7'1, 4480, 4481-
4534, 4541-53. 

WORKING JOURNALISTS WAGE 
BOARD RULES: 
Notification making certain amend-

ment to-Laid on the Table. 
Vol. IX, 6. 

WORKMEN'S CONTRIBUTORY 
PROVIDENT FUND: 
Demands for grants. 1956-57: 

Agriculture: 
Motion to reduce the Demand: 

Failure to extend - to the 
monthly paid labour in the 
Indian Agricultural Re-
search Institute. 

Vol. III, 4704, 4705, 4708-30. 
4741, 4743, 4819. 

Other Civil Works: 
Motion to reduce the Demand: 

Need for providing Pass 
Books to the subscribers ol 
~. 

V~I. III, 4321-53, 4357, 4361-. 
96, 9400-18. 

WORKMEN'S CONTlUBUTOBY 
PROVIDENT FUND: COfttd. 

Demands for Grants, 1958-~: contd. , 
Other Civil Works: COftw.· 

Motion to reduce the DeIr.anCl: 
concel. 
Need for amendin, the Wol\t-

men's Contributory Provi. 
dent Fund Rules to brina 
them inconAnnity with. 
the .amendmenta in the 
Industrial Disputes Ad. \ ;..~ 

Vol. III, 4321-53, 5359, 4361-:--\" 
96, 4400-18. 

WORKS COMMl'r.l'EE: 
Demands for Grants, 1956-17: 

..Jr~.,~ .11 
- ,"4' j 

Aviation: 
Motion to reduce the Demand·' 

Non-functioniD, of the -.' 
Vol. II, 3325-85, 8892. 3398- . 
3~. 

WORKS INSPECTORS: 
Demands for Grants, 1816-57: 

Other Civil Works: 
Motion to reduce the Demand: 

Need for designatiqtbe 
Work Mistries as --. 
. Vol. III, 4321-53, 4360, 

4361-96, 44~16. 

WORKS, HOUSING AND SUPPLY, 
MINISTRY OF: 
Demands for Grants, 1958-5'1. 

Vol. UI, 432Q...-86, 6&00-18. 
Demands for Grants on Account. 

1958-57. 
Vol. II, 2219, 223e 

WORKS MISTRY(lES): .. 
Demands for Grants, 1956-57: 

Other Civil Works: 
Motion to reduce the Demand: 

Need for.des1lJiati~ the -
as work Inspectors. 

'Vol. III, 4321-53, 4360, 4381-
96, 4400-18. 

WORKSHOPS: 
Demands for Grants, 1958-57: 

Other Civil Works: 
Motion to reduoe theDemBDd: 

Failure to supply overaUa to 
the work-charpd stafr em-
ployed in the -, 
Vol. UI, 81-63, 4381, 

.081-98. 4400-18. 

... 1 : 

;-, 



TWI'LFTH TO J'OURTBB:NTH 8I:8Sl0NS, 1956 71 
-------_. 

f'0RLJ) .~: 
. See ''International Bank for Re-

construction and development". 

WORLD HEALTH ASSEMBLY: 
I Report of Indian Delegation to 

I Ninth-Laid on the Table. 
Vol. VI, 119. 

YARN: 
Demands for Grants, 1956-57: 

Other Organisations under the 
Ministry of Production: 
Motion to reduce the Demand: 

Working of Silk Board with 
special reference to supply 
of cheap -- and market-
ing of the produce. 

Vol. III, 4422-77, 4479, 4481-
4534, 4541-53. 

Demands for Grants, 1958-157-
Travancore-Cochin : 
Agriculture: 

Motion to reduce the Demand: 
Failure to supply -- to 

fishermen at subsidised 
prices. 

Vol. V, 8278, 8314-48 

VEMMIGANUR: 
Demands tor Grants, 1956-57-Rail-

ways: 
Railway Board: 

Motion to reduce the Demand: 
Failure to construct a new 

line from Siruguppa in 
Mysore State to Kurnoo! in 
Andhra via Adoni and __ . 

Vol. II. 1899-1932. 1940. 
1970-2040. 

V-OUNG PERSONS (HARMFUL 
PUBLICATIONS) BILL: 

See under "Bill( s)". 

3IPND-LS Il-I09 1.SD-2-2-59-89O 

z 
ZAIDI, COL.: 

Demands for Grants, 1956-7 per-
taining to Ministry of Health and 
motions to reduce the Demands. 

Vol. III, 4301-08. 

States ReorganisatiGn Bill: 
Motion to consider as reported. by 

Joint Committee. 
Vol. VI, 1527--33. 

ZAn.DARS: 
Demands for Grants, 1966·57: 

Opium: 
Motion to reduce the Demand; 

Categorisation ot Opium 
Patrols as -- .and its 
adverse effects on their 
terms of service. 

Vol. III, 5488-98, 5504--39, 
5540, 5541-5802. 

ZONAL COUNCILS: 
Demands tor Supplementary Grants. 

1956-57. 
Vol. X. 3133-34, 3135-68. 3H19~ 

70. 3172-88. 
Motion to reduce the Demand: 

Functions and powers of - . 
Vol. X, 3135--68, 3170, 3172-

87. 
Necessity for the --. 
Vol. X, 3]35-68, 3169, 3172~-

87. 
Working of --. 
Vol. X. 3135--68, 3170, 3172-

87. 

ZOOLOGICAL SURVEY: 
Demands for Grants, 1956-57: 
Vol. III, 4557-90, 4593, 4594--4618, 
4680--4702. 

Demands for Grants on Account, 
1956-57. 

Vol. II, 2219, 2233 
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